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LOK SABHA DEBATES

LOK SABHA

Monday April 19, 1993 / Chaitra 29, 
1915 (Saka)

The Lok Sabha met at 
Eleven of the Clock

[MR. S P E A K E R  in the Chaii]

[English]
t

SH R I B A S U O E B  ACHAR IA (Bankura): 
Sir, after the defeat of Congress-1 in Tripura, 
Shri Santosh Mohan Dev should resign......

MR. S P E A K E R : This is not going on 
record.

(Intemjptionsy

[Translation]

SHRI A JIT  SIN G H  (Baghpat): Injustice 
has been done to our party while constituting 
the committees. As such, we are leaving the 
House in protest.

11.02 Hra.

SHRI A JIT  S IN G H  AND S O M E O TH E R

HON. M EM BER S TH E N  L E F T  T H E  H O U S E  
(Interaiptions)

S H R I C H A N D R A  J E E T  Y A D A V  
(Azam garh): You may please give us 
opportunity, not now, but after the Question 
Hour, just to congratulate you on the success 
of the IPU conference since it is not a matter 
related to an individual only.

O R A L A N SW ER S T O  Q U E S TIO N S

[Translation]

Foreign Tourists

•641. SHRI VILASRAO N A G N A TH R A O  
G U N O EW A R : Will the Minister of CIVIL 
A VIA TIO N  AND TO U R IS M  be pleased to 
state:

(a) the number .of foreign tourists who 
visited four metropolitan cities and Bangalore 
during each of the last two years; and

(b ) the foreign exchange earned 
therefrom during this period, year-wise?

[English] ' .

T H E  M IN ISTER  O F  S T A T E  IN T H E  
M IN IS TR Y  O F  C IV IL  A V IA T IO N  A N D  
T O U R IS M  (D E P A R T M E N T A L  O F  
TO UR ISM ) (SH R IM ATISUKH BUN S KAUR):
(a) and (b). A Statement is laid on the table 
of the Sabha.

• Not recorded
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visited the four metropolitan cities and 
Bangalore during the last two years are

(a) The numkier of foreign tourists who estimated as follows:

S.No. Place
1991-92

Number of Tourists 
1992-93

1. Bombay 843.730 909.402

2. Delhi 737.437 794.836

3. Madras 332.362 358.232

4. Calcutta 169.354 1B2.S3e

5. Bangak>re 151,374 163.156

(b) The foreign exchange eamings from 
tourism during the last two years are 
estimated as:

Year Foreign Exchange Eamings
(Rs. in crores)

1991-92 3319

1992-93 3962

The estimates of foreign exchange 
eamings are not worked out place wise.

[Translation]
SH R I V IL A S R A O  N A G N A T H R A O  

GUIMDEWAR; India is a great country having 
a largest-number of places of historical and 
cultural importance^^hat steps are being 
taken by the goverament to pronwte tourism 
in these places? At the same time, does the 
Goverrmient intend to send some M.Ps. to 
foreign countries under a special plan so as 
to attract more and more tourists to India.

[English]

•• SHRIMATI SUKHBUNS KAUR: Sir. it is 
the enrteav sqr of the Ministry of tourism to

develop all spots in Inida. A national Action 
Plan was formulated in whkdi we have tried 
to identify certain areas in India to be 
devekiped as the tourists spots. Bombay. 
Delhi. Cak;utta. Madras and Bangak>re are 
also part of this National Actkm Plan. We do 
not take up a city irKJividually. To altocate 
funds separately for different states, like 
Maharasthra, Delhi, Tamil Nadu, West 
Bengal and Karnataka.

[TrartslatiorU

SH R I V IL A S R A O  N A G N A T H R A O  
GUNDEW AR: Recently the United States of 
America and some countries had advised 
their citizens rwt to visit India. I want to know 
ttie rwunes of those countries arKl whether 
ttwt advice still holds good or has it been 
witttdrawn?

[E n g l^ ]

SHRIMATI SUKHBUNS KAUR: Sir, it is 
true thal advice was given by tfie United 
States of America and Japan. A Committee 
was set up under m y Chairmanship in this
regard. We took certain steps and I am glad
to inform the House that that advice has now
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been withdrawn.

■J- , -  ...................
[Translation]

SH R I LAK SH M I N A R AIN  MANI 
TRIPATHI: There is a famous centre of 

’ Buddhist pilgrimage in Bahraich district of 
Uttar Pradesh, which is known by the name 
of Shravasti. Every year thousands of 
Japanese pilgrims visit that place.....

MR. S P E A K E R ; This question is 
concerned with Bangalore.

SH R I LAKSHty/ll N A R AIN  MANI 
TRIPATHI: Will the hon. make any
arrangements for the const uction of air
strip for its development?

[English]

MR. SPEAKER; Not alk>wed.

[ Translation]

SHRI KRISHAN D U TT  SULTANPURI; 
Mr. Speaker. Sir, the hon. Minister has given 
information about development of tourism in 
Bangalore. I would like to know about tourism 
in hilly areas like Himachal Pradesh and 
Kashmir. Few tourists visit Kashmir, but 
what efforts are being made for devek>pment 
of tourism in Himachal Pradesh?

[English]

MR. SPEAKER; Not allowed.

[Translation]

SHRI RAM NAIK; Mr. Speaker. Sir, the 
figures given for the years 1991 -92,1992-93 
reveal that there has been about 8 per cent 
imrease in the numt>er of tourists visitir^ our 
country, be it Delhi, Bombay or Calcutta or 
Madras. It is said that after the incident at 
Ayodhya in December, tourists are not
coming here but nothing of this sort is seen.

In view of this overall increase of 8 percent. 
I want to know whether there are countries 
from where tourists have come in small 
number. What steps the Govemment is 
taking to attract toursits from such countries 
to our country from where they have come in 
lesser numt>er.

Mr. Speaker. Sir. whenever the name of 
Bombay is to mentioned in the House it 
should be mentioned as Mumbai as per your 
order. But despite your order. ‘Bambai’ is 
mentioned. If you think, you may be issue 
your order....

MR. SPEAKER; I do not remember 
whether I have issued any such order....

SHRI RAM NAIK; Mr. Speaker, Sir, the 
former Lok Sabha Speaker Shri Rabi Ray 
had issued order to this effect that this city 
should be mentioned as Mumbai in the 
House. I want to know whether the 
Govemment woukJ follow the order or not...

[Ertglish]

SHRIMATI SUKHBUNS KAUR; There 
has been a decline after the Ayodhya 
incident. We were up almost 15 per cent till 
November. It was only after the Ayodhya 
incident and partly because of the Indian 
Airlines strike that we had gone down.

It is true that now, as the figures stand 
over the previous year, we are minus almost 
six per cent. {Interruptions)

SHRI ANNA JOSHI; It is an order given 
by the Chair.

[Translation]

SHRI RAM NAIK; Mr. Speaker, Sir, it is 
linked witt* our feelings. How will it go on?
There are clear orders that the name of the
city should be mentioned as Mumbai in the
House.
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[English]

SHRIMATI SUKHBUNS KAUR: We will 
do it.

SHRI S B. SIDNEL: Of late, we have 
privatised so many areas and the tourism 
has come down very badly and the 
percentage of foreign visitors has also been 
drop>ped. Therefore, is there any proposal 
before the Government to privatise tourism 
industry? It is a very lucurative industry now- 
a-days.

SHRIMATI SUKHBUNS KAUR: It is true 
that tourist arrival has dropped. We are 
taking action. To improve tourism, we have 
formulated a national tourism policy.

MR. SPEAKER: You do it in the private 
sector also.

Speaker, Sir. I want to know, through you, 
whether Government has formulated a 
comprehensive plan to preserve historical 
and ancient movement in Delhi, the capital 
of Inida, and to develop them as tourist spots 
as tourists from all over the world visit this 
place and how much allocation has been 
made for this purpose !

[English]

SHRIMATI SUKHBUNS KAUR; We have 
allocated funds for Delhi and I am glad to say 
that Delhi Tourism is doing a good job. We 
had sanctioned in 1990-91 Rs.20 lakh and 
we have increased it substantially in 1992- 
93 to Rs.58 lakh.

[ Translation]

FPIs in Rural Areas

SHRIMATI SUKHBUNS KAUR; That is 
already there.

SHRIMATI CHANDRA PRABHA URS: 
There is a lot *f scope for improving tourism 
in our country especially combined with 
yatriniwas and various other things in 
Karnataka. Is there any proposal with the 
Govemment to combine these areas and 
improve upon the facitities to be given to the 
foreign visitors as well as our own people 
from our country?

SHRIMATI SUKHBUNS KAUR; As I said 
before, we are taking a number of steps to 
improve tourism in the country.

As far as Karnataka is concerned, in
1991-92, we had sanctioned a project 
amounting to Rs. 185 lakh; in 1992-93, we 
have sanctioned Rs. 176 lakh. We are taking 
steps to improve tourism in the country.

[Translation]

' P ROF. RASA SIN G H  RAW  A T; Mr.

*643. SH R I S A N T O S H  KUM AR  
GANGW AR; Will the Minister of FO O D  
PROCESSING INDUSTRIES be pleased to 
state;

(a) the details of the assistance being 
provided by the Union Government for' 
setting up of Food Processing Industries in 
rural areas of the country;

(b) whether the Government have 
identified some districts in the country in this 
regard; and

(c) if so, the details thereof?

[English]

TH E  MINISTER OF S TA TE  O F TH E  
M IN IS TR Y  O F  F O O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a) to 
(c). Ministry of Food Processing Industries 
directly in any State. However, the Ministry, 
under its Plan schemes, is providing 
assistance for setting up/upgradation of food 
processing industries, including post harvest
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processing infrastructure. Such schemes 
include providing assistance for
m odernisation of single hullers,
establishment/upgradation of fruit and 
vegetable processing units, setting up of 
meat, poultry and egg processing units and 
Tuna and other fish processing plants. In 
implementation of the above schemes, due 
consideration is given to those proposals 
which envisage establishment/upgradation/ 
promotion of food processing industries in 
rural areas.

While this Ministry have not identified 
any specific districts for setting up of food 
processing industries, assistances are 
provided to State Government agencies/ 
organisations, academic bodies, recognised 
organisations of industries, etc., for surveys, 
studies, preparation of feasibility reports, 
etc., including identification of suitable 
locations.

[Translation]

SHRI S A N TO S H  KUMAR GANGW AR: 
Mr. Speaker, Sir, there are proposals that 
the food processing industry may be 
developed as a big industry of the country 
because there is immense potentiality of 
export of products of this industry but this 
industry is directly linked with rural areas. I 
had asked the questions from another point 
of view but the reply has been given that the 
A4inistry does not set up food processing 
industry in any State. My question was not 
so in its original form. I read newspaper 
report which revealed that a new scheme is 
being formulated. Facilities of cold storage 
etc. should be made available in rural areas 
through contract farming. I agree that the 
Ministry does not set up industry in any 
district but the hen. Minister may kindly tell 
me as to what facilities have been made 
available to promote the contract farming or 
transport or cold storage or other things 
related to it in Uttar Pradesh or how much 
fund has been made available. Potato is are

grown in Uttar Pradesh. We can earn a 
handsome amount of foreign exchange by 
exporting potatos. I would like to ask how 
much amount has been spent by Govemment 
in Uttar Pradesh.

[English]

SHRI TA R U N  GOG OI: In fact, the Food 
Processing industry itself will lead to setting 
up of some industries and it will generate 
employment in rural areas. Out of the 1890 
entrepreneurial memoranda filled till 
December, 1992. 1.165 will be in the rural 
areas and in the same way out of an 
investment of about R s.23659 crore. 
Rs. 16901 lakh will be in the rural areas. 
Thus it will be found that most of the food 
processing industries are intending to set up 
in the rural areas. Though we do not really 
set up ourselves, we do provide assistance 
and we to give assistance to units in the rural 
areas, especially financial assistance.

[Translation]

SHRI SA N TO S H  KUMAR GANGW AR: I 
asked what assistance has been given to 
U.P.? Or else he may tell us whether the 
Govemment will do the same as it has done 
with Pepsi?

[English]

SHRI TARUN G O G O I. Any proposal we 
received from the cooperatives. Public 
Sector, Joint Sector or the private 
organisation is given due consideration and 
all possible assistance are given, whether it 
is in the private sector or the joint sector or 
the cooperative sector or public sector.

[Translation]

SHRI SA N TO SH  KUMAR GANGW AR; 
Mr. Speaker, Sir, reply of my first 
supplementary has not been given, I seek 
your protection. The second things is that
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how many youths have got employment In 
rural areas through this scheme and in which 
areas money is invested, it may be replied 
later on. There is a caste known by the name 
of Khuraji in Uttar padesh whose main 
occupation is related to rice industry. Besides, 
the process of securing licence for hullers is 
quite defective. The hon. Minister has also 
stated in the reply that they provide such 
facility but the situation is that due to all 
these reasons their traditionai occupation is 
on the vege of extinction. There are a lot of 
potentialities of e x ^ rt  of their produce. So. 
I would like to know again as to what actk>n 
is being taken by Government to promote 
this industry and Ik >w  many youths have 
been provided jobs so far through food 
processing industry in Uttar Pradesh and 
how much fund has been made available by 
Government to rural areas. The hon. Minister 
may kindly give categorical information in 
this regard.

[English]

SHRI TA R U N  G O G O I: Sir.in respect of 
U.P. I have the figures for tfte last two years. 
The  figure of assistance for meat products 
for 1991-92 is about Rs. 9.90 lakhs. For
1992-93. the figure for fruit and vegetable, 
products sectors is Rs. 59 lakhs and for 
meat products it is Rs. 1.6 lakhs The total for 
1992*93 comes to Rs. 60.80 lakhs. This is 
ttie Ministers assistance we have given to 
U.P.

[Transtatiori\

SHRI S A N TO S H  KUMAR GANGW AR: 
Mr. Speaker, Sir, I have not got reply to any 
of questions I asked. My question was 
specifically about Uttar Pradesh.

[Englisti

SHRI TA R U N  G O G O I: Wrth regard to 
U.P. I do not have the figures. I can give the 
figures for the wholQ country. If the hon. 
Members wants. I can supply the information 
to him.

SHRI B U O Y  KRISHNA HANDIUE: Mr. 
Speaker, Sir, considering the waste of a 
considerable percentage of rice in single 
hullers, I would like to know whettier the 
G overnm ent will provide funds for 
modernisation of single hullers in Assam 
and also whetf>er the Central Government 
has received any proposal from tfw State 
Government for such modernisation.

SHRI TA R U N  G O G O I. Yes, Sir, there is 
a scfieme for m odernisation of single hullers. 
In fact, we give grant about Rs. 10,000 for 
rTKxlem isation of each hullers. In last two 
years we have g iv e n  a s s is ta n c e  for 
rrKXlem isation of 1.227 hullers and out of 
these. 850 are in the rural areas.

[ Translation]

SHRI DAU OAYAL JO S H I; Mr Speaker. 
Sir. through you I would like to know from the 
hon. Minister as to what are tfie norms for 
providing assistance for promotion and 
setting up of industries adopted by tt>e 
Ministry of Food processing Industry. If 
there are norms for providing assistarKse, 
kindly clarify it. Akx>g with this, is it a fact that 
good variety orange grows in Jhaiawar district 
of Raiasthan like the one that grows in 
Maharashtra and the State Government has 
already sent proposals to his Ministry for 
assistance but this Ministry is not treating 
sympatfietically with tfte backward districts 
for their development. Rather, it neglects 
tfwm. I demand that the attention of the 
Goverment should be drawn immediately to 
good variety orange that grows in Jhaiawar 
district. The Government should earn foreign 
exchange by exporting it and for this ttie 
Government should consider to provide grant 
or assistarK:e to the growers. I would like to 
know this particularly about Jhaiawar district.

[English]

SHRI TA R U N  G O G O I : Sir. we have 
formulated various schemes in whk;h norms
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vary under which we give grant up to fifty per 
cent to the cooperative and voluntary 
agencies, in the backward areas we give up 
to sixty cent and in North-Eastern artd hilly 
areas, or ITDP areas, we give up to 75 per 
cent. In the same way we in some schemes 
give equitj'also. There are two things. One 
is grant, another is equity. We give equity up 
to fifty per cent to State undertakings and 
joint ventures. Even to private persons also, 
we give equity up to fifteen per cent.

( Translation]

SHRI OAU D AYAL JO SH I. The State 
Government has sent proposals to his 
Ministry. What action is being taken by him 
on those proposals. He may kindly look into 
tfK>se proposals.

(Engfts/i)

SHRI TA R U N  Q0<30l: Sir. I am not 
aware whether we have received any 
proposal or not. I shall look into it and shall 
give due consideration to that.

SHRIM ATI DIL KUMARI BHANDARI : 
Sir, the Minister, in his statement reply to the 
question has stated that there are schemes 
for providing assistance for modemisdtion, 
establishment and upgradation of food and 
vegetable processir>g units in the country. If 
this scheme is property implemented, this 
will prove to be t>een in hilly and t>ackward 
areas of the country. In our country there is 
no denying the fact that there are regional

• imbalance wfien we talk in terms of industries. 
If we are talking regard aresis towards north 
and south, we can talk in terms of hundred 
and thousands of crores for one unit.

But as we go towards North East, there 
are very few industries which can boast and 
talk about such big amounts and particularly 
in North East areas, ir>cluding Sikkim, they 
feel very much neglected in this respect. I 
want to give one example regarding this

subject only. Recently we had one meeting 
where Prof. Kamson - I think he is not here 
now • had mentk>r«ed one Incident wfiereby 
he was telling us that everybody knows that 
jhooming system in North E a s f «  playing. 
Have with the enviroTHnent and people were 
motivated to plant fruit.

Trees and growing orchards. But when 
people, after waiting and working hard for 
five years, were able to harvest the fruits, 
there were no buyers. There is no denying 
that the buying power of the people of East 
is m uch less than other parts of the country. 
So the farmers who worked hard to produce 
such products were at a loss to decide what 
to do with their products. They again left that 
cultivation of fruits aruf they lapsed into 
jhooming. This was a great loss to the 
country.

The hon. Minister, if he thinks it is proper, 
can give greater allocation and save the 
poor farmers from such plight.

I would like to know from the hon. Minister 
whether he can consider this fact and 
consider to allocate greater funds to sucf) 
areas where these poor and backward 
farmers can t>enefit from such schemes.

SHRI TA R U N  G O G O I: Sir, it is true that 
there is a scope for exploitation of potential 
in the North East region. That is why 
Government has formulated schemes in 
which we give larger equity or grants to the 
State Government ur>dertakings. if sectors 
or the cooperatives or the voluntary 
organisations to N.E.States upto 75 percent 
whereas in other cases it is only 50 percent 
it is a fact that Sikkim as per the available 
information, has not available of any 
assistance so for. Assam, Nagaland and 
Mizoram have taken assistance. In 1 ripura 
also we are setting up industries in the North 
East region. Besides the Budget also 
provides & Tax Holiday in orderto encourage 
the industries to be set up in the North East.
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' SHRI P E TE R  G M ARBANIANG. Sir. 1 
conskterthat this ministry of Food Processing 
is a very Important Ministry. However it is 
strange that this Ministry-it is stated here 
does not set up industries directly in any 
state.

I would request that this industry should 
identify the areas, especially in the North 
East, where there is an urgent need for such 
food processing industries. May I know from 
the hon. Minister whether he has received 
any schemes coming from the Government 
of Meghalaya in the North East ?

'4m.
SHRI TA R U N  G O G O I : I have not 

received-so far as I remember-any proposal 
from Meghalaya. I had received proposals 
from Nagaland. Mizoram and Assam. We 
have sanctioned some projects also. In fact.
I am contemplating to constitute a committee 
to go in the North East and other hilly and 
backward areas to find out the potentialities 
and export possibilities of setting up such 
industries.

SHRI C H AN D RA  J E E T  YAD AV : Sir. I 
think this is one of the industries which has 
got great prospects and future. But from the 
answer of the hon. Minister it seems that 
enough attention has not been paid till now 
to develop this food processing and also 
processing of fruits, vegetables and meat 
etc. There is a tendency now to go for this 
kind of processed food. Will the hon. Minister 
and the Government, keeping in view the 
great prospect for this industry and also this 
industry’s potential to generate employment 
on large scale in rural areas ???? think of 
calling the state Governments and having 
comprehensive on and a national policy on 
this so that small and medium 
entrepreneures can come on large scale. 
The Government should be cleare In its 
policy as to how the Government would help 
to develop this industry.

SHRI TA R U N  G O G O I ;Thehon. Member

is right that we are at the initial stage now . 
We process only one per cent of fruits and 
vegtables while Thailand processes 30 per 
cent, Malaysia 80 per cent and many 
countries are doing even 80 per cent. We 
are far behind even the South Asian 
countries. It is true We have just started it 
and it is picking up. In the mean time.I am 
calling a meeting next month of the State 
Governm ent because it is the State 
Govemments who are to be involved . It is 
they who are going to implement it and we 
would also formulate a national policy after 
discussion with the state Governments.

[ Translation]

SHRI VIRENDRA SINGH: Mr. Speaker. 
Sir. a scheme for setting up food processing 
industries for the development of rural areas 
In the country was formulated by the 
Governm ent. However, multinational 
companies and foreign companies are 
increasing tbeir monopoly in the food 
processing industry. This Is leading to decay 
of traditional and rural industries in the rural 
areas. Consequently there is increasing 
unemployment in the country. I would like to 
know w hether the G overnm ent has 
formulated any scheme to abolish monopoly 
of multinational companies and foreign 
companies in food processing industry?

[English]

SHRI TA R U N  G O G O I; Alongwlth the 
Multinational companies, a lot of Indian 
companies have also come up. If you go Into 
the entrepreneur memorandum. you will f ind 
a large number of Indian companies have 
also decided to invest here also. Besides 
multinational companies we are er>couraging 
Indian companies so that there is more 
competition.

[ Translation]

SHRI VIRENDRA SINGH; This is not
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proper reply. W e fail from fural areas, 
therefore, our interests should not be 
overlooked. (Interruptions)

[English]

SH R ITA R U N  GOGOI. Sir, the translation 
is not coming.

SHRI P .C.TH O M AS: Pine-apple, as you 
know, is a very sweet fruit. In Kerala, we 
have got pine-apple being grown in many 
parts and my constituency is one of the 
sweetest constituencies because of the 
growth of pine-apple. The growth of pine
apple is going on at a very higher rate and it 
is being multiplied. The Central Government 
was pleased to sign an agreement with E EC  
for some financial aid to put up some factories 
for processing pine-apple. Though it is more 
than one year since the agreement has been 
arrived at it is a sorry state of affairs nothing 
has been done. With the hope that the 
porcessing industries are going to come up, 
the farmers are growing pine-apple by 
adopting new technology and less-land 
more-pine-apple is being grown. But 
somehow the processing industry has not 
come yet.

Will the hon. Minister see that the 
agreement which has been signed by the 
Union Govemment with the E E C  almost a 
year back is implemented and to give funds 
to the Government of Kerala or directly for 
some ventures by the farmers to form some 
societies and some industries in my 
constituency, Muvattupuzha or at least 
anywhere in Kerala so that pine-apple 
growers and especially the farmers will find 
a way.

SHRI TA R U N  G O G O I: Sir. any proposal 
coming from the State Government or the 
cooperative or voluntary organisation is 
always encouraged. Whatever assistance 
is required, we do consider. The hon. 
Member has raised about the E E C  proposal.
I wilMook into this. ,

SHRI SRIKANTA JENA: Fruit processing 
is one of the important industries through 
which we can enhance our exports. May I 
ask one question from the hon. Minister? 
Regarding sugar industry, are you going to 
delicense the sugar industry so that the 
farmers and other entrepreneurs can go for 
cultivation of fruits ?

SHRI TA R U N  G O G O I: I do not deal with 
sugar industry. The Food Minister deals 
with sugar industry.

[ Translation]

Air Service by NRIS

*646. SHRI PRABHU DAYAL 
KATHERIA;
DR. LAXMINARAYAN 
PANDEYA;

Will the Minister of CIVIL AVIATION AND 
TO UR ISM  be pleased to state;

(a) whether any private air service is 
proposed to be launched by the Non- 
Resident Indians;

(b) If so, the details thereof, including the 
number of aircrafts taken on lease and the 
arrangements made for their maintenance; 
and

(c) the time by which the service is likely 
to be introduced?

[English]

TH E  M INISTER O F  CIVIL AVIATION 
AND TO U R IS M  (SHRI G H U LA M  NABI 
AZAD); (a) to (c). A statement is laid on the 
table of the House.

S T A TE M E N T

(a) and (b). M/s M.G. Express Ltd. and 
M/s. Jet Air Pvt. Ltd. have submitted their 
applications for operation of Air Taxi services.
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with the association of Non-Resident Indians.

M/s. M.G. Express Ltd. propose to lease 
two B -737-200 aircraft. While routine 
maintenance will be done by the company 
itself, m ajor checks, overhaul and 
maintenance of the aircraft will be carried 
out by Lufthansa.

M/s. Jet air Pvt. Ltd. proposes to lease 
four B-737-300 aircraft. Maintenance of 
these aircraft will be done by the company 
itself and M/s. Airwork IrnJia Ltd., Bombay.

(c) No firm date has been indicated by 
the companies for commencement of their 
service.

-~-[Translation]

SHRI PRABHU DAYAL KATHERIA; Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether permission was 
granted a few years t>ack to the private 
airlines to start airtaxi senrk» ? If so. the 
details there of and the ruimber of companies 
registered with the Ministery of Civil Aviation? 
Secondly, I wanted to know in part (b) of my 
question, the time by which these private 
airlines will start their operations and the 
duration of their lease?

S H R I G H U L A M  NABI A ZA D : Mr.
Speaker, Sir, air texi service was started in 
1986 with the objective of promotion of 
Tourism and to augment aircraft fleet in the 
country for the benefit of tourists. This 
continued and in 1989-90 the lit>eralisation 
policy made further headway. Till date N O C  
had been issued to approximately 24 
companies and out of these 12 companies 
have already begun their operations. I 
already made clear in the reply that within a 
short time 2 more companies with RBI 
collaboration will start their operations. Till 
date certificates for starting air servrces have 
been granted to 12 N.R.Is and 2 Indian 
companies.

SHRI PRABHU D AYAL KATHERIA: Mr. 
Speaker, Sir. I would like to know the 
incentives being given to the private airlines 
by the Govemmem so as to encourage them 
to start their operations in the country.

SH R I G H U L A M  NABI A Z A D : Mr.
Speaker, Sir, I categorically stated that 
certificates have t>een issued to NRI s and 
12 airlines are already existing. As far as 
foreign equity is concerned no company 
with foreign equity has been granted 
permission.

SHRI LAXM INARAYAN PANDYA: Mr. 
Speaker. Sir. I woukJ like to know whether 
services of Air India would be improved in 
view of ttie irx:reasing number of passengers. 
Besides, wfwn will ttie operations of the 
private airlines start? I would also like to 
know wtiether these 12 airlir>es will operate 
on domestic routes or on intemational routes 
and what is the normal provision for them.

S H R I G H U L A M  N A B I A Z A D : 
Unfortunately, strike is going on in Air India 
so ttie question of improving its servk;es 
does not arise at the moment t>ut I hope as 
soon as the strike ends we will succeed in 
improving services of Air India. I am happy to 
note that since the end of strike in Indian 
Airlines its services arvj on time performance 
have improve. To  my krwwledge Indian 
Airlines on time performance has touched 
65 per cent and in the tt>e near future it will 
be 100 percent.

As far as local services are concerned 
the Govemment have taken some steps 
durirtg the last 2-3 months and did also 
convene meeting in this regard. To  irrtprove 
domestk: services many step are being taken 
particularly improving catering and on time 
performance and in regard to the courtesy 
shown to the passengers. In the next few 
months some results will be visible.

• '
As far as private airlines are concerned



21 Oral Answers CHAITRA 29. 1915 (SAKA) Oral Answers 22
12 are alreafJy operating arKi in the next few 
months 2 to 4 more companies will start their 
operatiorts.

DR. LAXM INARAYAN PANDEYA: WiN 
these operate on domestic routes only or 
also on international routes and whether 
rules will also be amerKJed?

S H R IG H U LA M N A B IA Z A O : No. Sir. As 
far as international operations are concerned 
there is a country to country level agreement. 
No NRI or private airlines could be allowed 
t o ^ ra te  on these routes.

S H R IR A B IR A Y ; The hon.Minister has 
been in charge of ttie Ministry for a very sfwrt 
times. I would like to know wfwtfier grant of 
permission to NRIs and air taxi operatkHts to 
operate on trunk routes wHI ru>t adversely 
affect the two airline corporations? I 
understarKJ tfiat pressure is mounting on the 
Government to harnjover entire operations 
to the detriment of these corporatk>ns to 
private airlines like East-West. Wtiy is the 
Government not amerKling Air Corporatk>n 
Act and doing aU this? I urge the Government 
to assure the House tfiat an trunk routes 
NRIs arKi private airlines wiH not l>e altowed 
to operate?

SHRI G H ULAM  NABI AZAO: Sir. I am 
sorry to say that though I respect the hon. 
Member a lot, extensi\ie liberalisatk>n was 
done by the Janata Dal Government.

SHRI RABI RAY: I admit that it was a 
mistake but why are you continuing with it? 
This is not a satisfactory reply.

SH RIG HULAM NABIAZAO: l a m c o n ^  
to that. At the tinte of allowing private airtaxi 
operators tfie kiea was tfiat these will not 
operate on trunk routes'but on the other less 
popular routes like the places not connected 
with the State Capitals and the aircrafts 
allowed were also of smaller size However, 
in April. 1990 as per tfie statement of tfie

tfienhon. Minister of Civil Aviation all these 
restrictk>ns were removed.Now those very 
guidelines are being followed.

SH R I C H A N D R A  S H E K H A R : Mr.
Speaker. Sir. the cardinal question is 
different. I woukJ iketosubmit that whosoever 
dkJ it. it was in violatkm f Air CoqK>raiM}n 
and it is wrortg on the part of the fKm. 
Minister to violate it wittKHJt coming to the 
parliament. This is the fundamental questmn.

SHRI RABI RAY: Mr. Speaker. Sir. I 
would like to sutwnit tftat even if a wrong was 
committed by the previous Government why 
is it not being set rigfit?

S H R I G H U L A M  N A B I A Z A D : Mr. 
Speaker. Sir. inresponse to the question 
raised by Shri Chandrashekhiar I woukJ like 
to state that I do agree with him that is would 
not have been possible without coming to 
the Parliament. The law coukf not be changed 
merely t>y giving a statement. It would have 
been introduced in the House for chartgirtg 
tttelaw. then only this shoukj have followed. 
As soon as our party came into power, my 
colleague Shri M adhavrao Scindia  
introduced a Bill with regard to A ir 
Corporation...... (tn»m^3tions)

SHRI BASUDEB ACHARIA: Bgt it was 
not passed.

SHRI GHULAM  NABI AZAD: It coukl not 
be passed. We came to Parliament to seek 
its approval to regularise it. sir. this time 
also, we have given in writirtg tfrnt the Bill 
regarding the air Corporatton must be paocod 
in this very session, so that tftetfmgs to tttat

* effect may t>e regularised arKStfie statement 
as given by the hon. Minister at that time 
may to regularised.

(Intom^nhons)

SHRI RABI RAY: Mr. Speaker. Sir. he 
admits in your presence that it was illegal
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Shri Azad does admit that he has brough the 
things here without an amendment in an 
illegal way. Th e  previous Government 
enacted it and the present Govemment is 
making use of H. (IntB&uptions)

[Engiish]

SHRI B A S U D E B  ACHARIA: The Act has 
not been amended, it is a clear violation of 
the Act. (Intemjptions)

SHRI NIRMAL KANTI C H A TT E R JE E : It 
is up to you because there is no ordinance 
and there is no Act. You have to ask them 
immediately to disband all this. (Intenvptions)

SHRI C H A N D R A  SHEKH AR: I rise on a 
point of order.

MR. SP EAKER ; There is no point of 
order.

(Interruptions)

SHRI B A S U D EB  ACHARIA; He cannot 
vk>late the Act. (Intemjptions)

SHRI CHAN D RA SHEKH AR; Irise on a 
point of order. I shall like you definite ruling 
on this point. l3 matter where the Government 
commits itself that they have violated the Act 
of the Parliament, whether this observation 
of the Minister should go un-noticed. whett>er 
the Speaker and the House should take 
notk^e of it or not. I do not know whether one 
Minister or the otherMinisters indulge in this 
extavaganace. But what is the responsibility 
of the Pariiament if it is admitted by the 
Government that they have acted against 
the specific Act of the Govemment that they 
have acted against the specific Act of the 
Govemment? I shall like to know your ruling 
on this point.

MR. SPEAKER: First of all. there is no 
point of O ld e r  in ttie Question Hour. Secondly, 
you shall have to tell me under what
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provisions o T ^ e  Constitution, the Speaker
* can give a direction to the Govemment. 

Thirdly, if the House is aggrieved, the House 
can give a notice for Half-an-Hour Discussk>n 
and the matter can be taken up and you can 
clinch it up.

(Interruptiorts)

SHRI B A S U D E B  A C H A R IA : It is a 
violation of the Act passed by the Parliament. 
He h ^  admitted it. (Interruptions)

P R O F . K .V . T H O M A S : W hen the 
Govemment decided to have an open sky 
polkry. one of the otifectives was to have a 
healthy competition within itself. Everybody 

. will agree that some of the private airlines 
whk:h have entered the IrMJian sky have 
given a very good healthy competition. One 
of the problems is these private airiines are 
operating only in economically profitable 
zones so that there will be a tough 

. competition. My question to the Govemment 
is after alk>wing these private airiines to 
furx:tk>n in the profitable zones, will the 
Govemment instruct them to start flights to 
those airports wfiere it is rrat that much 
profitable? It should not go exclusively to 
profitable zones only but they should go to 
the less profitable zones also.

SHRI GHULAM  NABI AZAD: This has 
already been done.

SHRI NIRMAL KANTI C H A TT E R JE E ; 
Apart from the fact that he has acted illegally, 
one can go to the court and introduce a 
privilege motion by-passing the Parliament. 
That we shall do. But there is further illegality. 
The permission is in tenns of air taxies.As 
we all know, these airiines are publishing 
schedules arnl are rK>t functioning as air 
taxies. T h ^ l l r e  schej|duled flights. W hy are 
you not stopping that? It is in contradk:tion to 
your direction.

I do not want to ask once again atiout the
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Air Corporation Act. We shall see that later. 
You have replied in your answer that 
foreigners have not t>een granted permission 
<o utilise domestic skies for domestic travel.

Is it. in your view, that such a permission 
is on the anvil and willyou cite examples of 
any other country which permits its domestic 
skies to t>e utilised by foreigners for purposes 
of domestic travel?

SHRI G H ULAM  NABI AZAD: Sir. my 
reply to that first question is that the Director- 
General of Civil Aviation, has very recently, 
on my instructions, written to all the private 
airlines that they should not print any 
schedule for their services.

SHRI NIRM AL KANTI C H A TTE R JE E : 
They are publishing it in the newspapers.

SHRI G HULAM  NABI AZAD: As far as 
the second part of the question is concerned, 
I have already said that so far no foreign 
airline has been allowed and no permit or 
any N O C  has been issued. So far, the NOCs 
that we have issued are permits given only 
to the NRIs without any foreign equity.

MR. SP EAK ER : Mr. Pathak.

SHRI NIRM AL KANTI C H A TTE R JE E : 
He has not answered the last part of my 
question, that is. is there any other country 
which permits its domestic skies to be utilised 
by foreigners.

[EngUsh]

SHRI G H ULAM  NABI AZAD: I can say 
about my country but I cannot say about 
other countries.

[Translatiori

SHRI HARIN PATHAK: Mr. Speaker. 
Sir. I would tike to submit as all other hon. 
Members have sutm iined that the Private Air 
lines have been operating their air-buses

and passenger aircrafts on trunk-routes. 
When the pilots of Indian Airlines were on 
strike about two and a half months ago. 
whether the hon. Minister was aware that 
the East-West company had increased the 
passenger fares? I would also like to know if 
it was so. then who permitted them to do so 
any why? Who is the owner of that company?

[English]

SHRI SHANKERS1NH VAGHELA: Who 
is the owner and Director General of the 
company?

t Translation]

ShRI GHULAM  NABI AZAD: So far as 
the matter of increase in fares is concerned—  
my colleagues may get displeased- when 
the guidelines were issued in 1986. the 
Govemment had made clear that the fares 
of Government Airlines as well as that of 
Private Airlines would be the same. However. 

‘ as per statement made in the House at that 
time too: the restriction to this effect was 
withdrawn. (Interrutpions)

SHRI HARIN PATHAK: A private cannot 
be allowed to cheat the country.

• (Interruptions) The fare for Ahmedabad and 
Bombay was Rs.1000/-, but it has been 
increased to Rs. 1400/- It is a bare fact.

[English]

SHRI NIRMAL KANTI C H A TTE R JE E : Is 
it right orwrong? You say that. (Interruptions)

[Translation]

SHRI GHULAM  NABI AZAD: No such 
incident is in my knowledge. I would inquire 
about it and if it is so I would furnish the 
information to the hon. Member.

(Interruptions)
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SH RIHARIN PATHAK: Sir, they charged 
the increased fare for three long months. 
(IntBtruptions) We have an information that 
the owner of the company has a sister alliance 
with the traitors of the country.

Power Projects in Gu)arat
v'

*647. SHRI KASHIRAM RANA;
SHRI M AHESH KANODIA;

Will the Minister of PO W ER  be pleased 
to state:

(a) whether there has been delay in the 
implementation of some power projects in 
Gujarat due to rK>n>availability of funds and 
machinery;

(b) if so. the name of such projects; and

(c) the remedial measures adopted or 
proposed to be adopted by the Govemment 
in this regard?

[BngHsN[

T H E  M IN ISTER O F  S T A T E  IN T H E  
M IN IS T R Y  O F  P O W E R  (S H R I P .V . 
R A N G A YYA  NAIDU): (a) to (c). A  few power 
in Gujarat have been delayed due to noh- 
availbility of funds and machinery. Amongst 
the delayed projects are Kutch Lignite 
Extension - 3 (70 MW). Kadana State • II 
Hydel Project (2x60 = 1 2 0 1 ^ ) and the 
Sardar Sarowar H E. Project (6x200 * 5x50 
s 1450 MW).

Th e  State Government as well as 
Govemment of India are closely mon^orirtg 
the projects and taking the requisite steps to 
overcome the bottlenecks.

[Translation]

SHRI KASHIRAM RANA: Mr. Speaker. 
Sir, the hon. Minister in his reply has stated 
that there has been delay in the

implementation of three power projects. At 
present. Gujarat is facing acute power 
stH>rtage of about 1000-1100 M.W. due to 
whKh a number of industries in Gujarat are 
on the verge of closure. Though some of the 
industries have got subsidy but they have 
not yet started functioning due to non
availability of power. So much so that the 
Govemment of Gujarat has also failed to 
provide coal linkage and gas allocation for 
the power stations.

I would like to know from the hon. Minister 
wttat measures are proposed to be taken by 
the Govemment with regard to the delay in 
ttie implementation of these projects. I woukl 
also like to know the duration to which these 
projects have t>een delayed and how long it 
would take to complete these projects?

{English)
t

S H R I P .V . R A N G A Y Y A  N A ID U ; 
Regarding the first point raised by ttte hon. 
Member, in Gujarat power generation up to 
31.3.1993was24.539milUon unMs as against 
the target of 241 ,(X) millk>n units; that is an 
excess generation of 439 miNion units. At 
present the energy shortage is only 3 per 
cent and the peaking shortage is 19 2 per 
cent whk;h is much tower than the national 
average.

There is no restrictk>n at present for 
industrial consumers. Th e  supply for 
agricultural consumers is restricted to 20 
twurs per day. Regarding th delay in ttie 
projects, ail these three projects are being 
taken up in the State sector. All ttie three 
projects are delayed either for want of funds 
or for non-availability of the machinery. The 
Kutch Lignite Project, through w as 
sanctioned in 1988 no expenditure has been 
imurred by the Govemment of Gujarat till 
Deceml>er 1992. Ordersfor the main plant 
equipment are yet to be placed. It is not 
possible to give any date of commissk>ning 
for this project.
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The Kadana State II, with an envisaged 
production of 120 MW is estimated at a cost 
of Rs. 113 crore. In this project two generators 
have already been commissioned in 1989-
90 and 1990-91. Steps are being taken to 
raise some resources either in India or abroad 
for the Stage I! of the project consisting of 
two generators of 60 MW each.

are hydro-electric projects. As regards gas. 
this questions has to be put to the Ministry of 
Petroleum and Natural Gas and not to the 
Ministry of Power because we have no 
information about the supply of gas to Gujarat. 
(Interruptions)

[Translation}

Regarding Sardar Sarovar project, the 
third project, we have already utilised 40% of 
the World Bank loan of 300 million dollars 
and 11 %  of the O E C F  laon of 24,646 million 
dollars. Recently the Government of India 
have taken a decision not to avail of the 
World Bank loan and have cancelled it; 
O E C F  has also cancelled their loan. One of 
the reasons for the delay is also the delayed 
by payments to the participating States. 
Sardar Sarovar is a joint sector project of the 
Governments of Maharasthra, Madhya 
Pradesh and Rajasthan apart from the 
Government of Gujarat. Against Rs.640crore 
to be given by Maharashtra.

SHRI M AHESH KANODIA: Honourable 
Mr. Speaker, Sir, I would like to know from 
the Minister that since when these power 
projects in Gujarat are lying pending. How 
much time it will take to start them, steps 
taken to gel money for this every year and 
reasons for rot getting spares of the 
machinery for it?

[English]

SHRI P.V. RANGAYYA NAIDU: Sir, I 
have already answered this question in detail.
I do not know whether the hon. Member was 
attentive or not.

Madhya Pradesh and Rajasthan, only 
Rs.338 crore have been given to the Sardar 
Sarovar Nigam. (Interruptions)

[Translation]

AN HON. MEMBER; You repeat.

SHRI P.V. RANGAYYA NAIDU: It will be 
waste of time K I repeat it again. If the hon. 
Speaker wants, I will do it.

SHRI KASHIRAM RANA. The question I 
raised has not been replied. (Interruptions)

[English]

I would like to know from the hon. Minister 
through you whether the Government will 
consider the demand of the Government of 
Gujarat to supply adequate gas for power 
projects of Gujarat and what steps will be 
taken by the Government of India to 
commission these two projects as early as 
possible?

SHRI P.V. R AN G AYYA NAIDU: These 
(three projects are not gas based projects; 
:one is lignite based project and the other two

[Translation]

SHRIMATI BHAVNA CHIKHLIA: You 
have not given reply to the last question.....

[En^ish]

SHRI P.V. RANGAYYA NAIDU: What is 
the last question'^ (Interruptions)

MR. SPEAKER; You can send it to him in 
writing.

[Translation]

S H R I O IL E E P  B H AI S A N G H A N I; 
Honourable Mr. Speaker, Sir, through you I
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would like to know that vyhy these three 
power projects are not gas-based when gas 
is produced in Gujarat. But Peepavav is a 
gas based project. The Chief Minister of 
Gujarat should have given emphasis on it 
and got it approved from the Central 
Government but he has not done so, 
therefore, we all M.Ps have collectively 
discussed with the Government about the 
objections for sanctioning these projects 
and have asked the Government that since 
when the gas based power projects sent by 
the Gujarat Government, are lying pending 
with the Cental Government and how much 
time it will take to approve thses projects?

MR. SPEAKER: He has already said that 
this question is pertaining to some other 
Ministry.

[English]
Would you like to reply?

SHRI P.V. R A N G A YYA  NAIDU; No. Sir.

( Translation]
SHRI HARISINH CHAVD A: Honourable 

Mr. Speaker, Sir, our State Gujarat is facing 
so much scarcity of power that farmers cannot 
not do farming properly. Our industries are 
suffering and Govemment says that it cannot 
start the project because it does not have 
funds. What are the efforts made by the 
Government for collection of funds. Has it 
demanded the funds from the people of 
Gujarat? People are ready to give crores of 
rupees for this, but you are not willing to do 
anything. If you are inclined to do so you can 
get the money from the farmers and 
industrialists of G ujarat for the 
implementation of all these schemes. Have 
you arranged any meeting with industrialists 
and leaders of the farmers in this regard. If 
so, the steps you propose to take? Whether 
you have any plan to start these schemes in 
Gujarat, at the earliest.

[English]
' SHRI P.V. R A N G A YYA  NAIDU; Sir, I

have already stated that there is no restriction 
at present for the industrial consumers in 
Gujarat. Agricultural consumers are getting 
power for 20 hours per day. It is much more 
than the all-India average. To  augment the 
power supply, three Central projects have 
been undertaken in Gujarat: Kawas Stage-
11 of 220 MW in the Eighth Five Year Plan.

As regards the proposals for early 
completion of the proposed projects, I submit 
that the Government of Gujarat has to 
negotiate either with some private parties or 
NRIs or any other investors and come up 
with the details of proposals to the Ministry 
of Power. We will examin them and definitely 
we will give all necessary assistance.

SHRI HARIBHAI PATEL: Sir, the Minister 
has not replied whether the tidal-wave power 
project at Kandala will be functioning or not.

MR. SPEAKER: That is non-conventional 
energy.

SHRI P.V. R AN G AYYA NAIDU: Yes, Sir, 
That is non-conventional energy.

[Translation]

SHRI SH AKER SIN H  V A G H ELA ; Mr. 
Speaker, Sir, for the three projects Mr. 
Minister has said that these could not be 
implemented, but you have not stated the 
reason for non implementation of Peeprav, 
Utran, A .E .C . in District Surat, Hajira 
Kakrapar (E .T .C .) Projects. Sardar Sarovar 
Project was to receive loan from Japan and 
World Bank but it has been stopped. Whether 
you have any plan to complete these projects; 
as the Chief Minister of Gujarat has said that 
these projects will be completed by inviting 
Investments from private enterprises’ or 
NRI’s. You have named only three projects, 
but there are ten other projects which you 
have not mentioned. Which are those 
projects an you are goint to complete those 
during the eighth five year plan or will you 
complete the Sardar Sarovar Project by its 
privatisation.
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SHR1 P.V. R A N G A YY A  NAIDU: Mr. 
Speaker, Sir, I have already submitted that 
it is for the Government of Gujarat to explore 
the possibilities of financing of these projects 
and come up with proposals. Then only, the 
Government of India will come into the 
picture.

[Translation]

SHRI ARVIND TRIVEDI: Mr. Speaker, 
Sir, just now Mr. Minister has said that three 
projects are lying pending and he has also 
stated the amount of loss incurred due to 
delay in these three projects. I would like to 
know how you are going to change this loss 
into profit. Just now you have said that you 
provide electricity 20 hours per day, that is 
incorrect. Had this been the position the 
country would have progressed a lot and 
there would have been be Ram Rajya. I will 
again say that there will be Ram Rajya in the 
country when you provide electricity for 20 
seconds a day. (Interruptions)

W R ITTE N  AN SW ER S T O  Q U E S TIO N S  

[English]

Export of Pharmaceuticals and 
Chemicals

*501. SHRI G.M.C. BALA YOGI;
SHRI SA N A T KUMAR MANDAL;

Will the Minister of C O M M ER CE be 
pleased to state;

(a) whether USA has suspended duty 
free benefits to Inida's exports of 
pharmaceuticals and chemicals;

(b) if so, the reasons therefor:

(c) whether US action has deprived India 
of duty free import privileges extended under 
the generaised system of preferences; and

(d) if so, the extent to which it has affected

TH E  M INISTER O F  CO M M ER CE (SHRI 
PRANAB M UKH ER JEE); (a) to (d). On April 
29, 1992, the United States Government 
announced the suspension of duty free 
treatment under GSR to Indian exports of 
pharmaceuticals and chemicals. The reason 
for this action was stated to be the lack of 
adequate and effective protection of 
intellecutal property rights in India. As a 
result of this action, the Indian exports to 
USA of these products would attract the 
normal Most Favoured Nation (MFN) tariffs. 
Export figures show that there has not been 
a significant adverse impact on our export of 
these products.

Trade with Czech and Slovak

*502. S H R I S A R A T  C H A N D R A  
P A T T A N A Y A K ; Will the Minister of 
CO M M ER CE be pleased to state;

(a) whether the Government propose to 
increase trade with Czech and Slovak 
republics:

<b) if so, the details thereof; and

(c) the areas identified by the Government 
in this regard?

TH E  MINISTER O F  CO M M ER CE (SHRI 
PRANAB M UKH ERJEE); (a) and (b). Yes. 
Sir, Since the break-up of Czechoslovakia 
into two replubics from 1.1.93 Government 
has been making consistent efforts in 
consultation with the successor States to 
boost trade with these countries. To this 
end, an Inidan trade and economic delegation 
visited the Czech and the Slovak Republics 
in March, 1993and initialled new agreements 
for trade in hard currency as well as protocols 
on the liquidation of rupee balances in favour 
of the Czech/Slovak side. Discussions were 
also held on signing new banking 
arrangements and on other issues related to 
trade. A Czech Delegation led by the Czech 
Commerce Minister Mr. Vladimir Dtouhy 
visited India and signed on 15th March, the 
new trade and payment agreement which



35 Written Answers APRIL 19. 1993 Written Answers 36

envisages hard curency trade, counter trade 
and promotion of bilateral economic 
encouragement to direct contacts between 
entreprises. The protocol on liquidation of 
Rupee balances held by the Czech/Slovak 
sides was also signed and this envisions an 
export worth Rs.7,000 million from India, to 
liquidate the existing rupee t>alances as well 
as the rupee funds expected to be generated 
on the basis of old contracts signed before 
31.12.92. Protocol is expected to t>e signed 
with the Slovak republic shortly.

(c) Areas identified for cooperation with 
these countries include joint ventures, joint 
production including joint trading ventures, 
sharing of Indian expertise particularly in the 
areas of management and foreign trade 
training etc. These measures are expected 
to boost trade with the Czech and the Slovak 
republics.

Non-observance of RBI Guidelines by 
Foreign Banks

•503. SHRI G. D EVAR AYA NAIK;
. SHRI INDRAJIT G U P TA .

Will the Minister of FIN AN CE be pleased 
to state:-

to the rate of interest to t>e paid on savings 
bank accounts and calculation of interest 
thereon. RBI have no information about 
foreign banks flouting these directives/ 
instructions.

(b) Yes. Sir.

(c) and (d). Considering the technically 
advanced services offered by them to their 
customers, foreign banks stipulate higher 
minimum balances in savings bank accounts 
and levy service charges in the event of the 
prescribed minimum not being maintained. 
Indian Banks Association have advised that 
banks are free to make their own rules in 
regard to minimum balances in savings bank 
accounts.

[Tra/islation]

L ie  Housing Schemes in Maharashtra

*504. SHRI VILASRAO N A G N A TH R A O  
G U N O EW AR : Will the Minister of FINANCE 
be pleased to state;

(a) the broad details of the housing 
schemes started by the Life Insurance 
Corporation of India in Maharashtra; and

(a) whether the foreign banks operating 
in India have been flouting guidelines of RBI 
in relation to Savings bank account;

(b) whether some of the foreign banks' 
have been asking the depositors of Savings 
Bank to maintain a minimum balance of 
Rs. 10,000 or to pay damages;

(c) if so. the facts and details thereof; and

(d) the action proposed to be taken by 
the Govemment in this regard?

TH E  M IN ISTER O F  S T A T E  IN TH E  
M IN ISTR Y O F  FINANCE AND M INISTER  
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
P AR LIAM EN TR Y a f f a i r s  (DR. ABRAR 
AHM ED): (a) Reserve Bank of India (RBI) 
have reported that they have issued 
directives/instructions to banks only in regard

(b) the time by which these schemes are 
likely to be completed?

TH E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHM ED); (a) and (b). L.I.C. has launched a 
housing schem e at Borivli, Bom bay 
(Maharashtra) consisting of 1538 flats for 
policy holders. Construction of the flats was 
started in 1971 and completed in 1975. LIC 
has no other policy holders housing scheme 
in Maharashtra.

Non-Recovery of Bank Loans

*505. SHRI NITISH KUMAR: 
SHRI M ANJAY LAL:

Will the Minister of FINANCE be pleased



37 Written Answers 

to stale:

C H A iTR A  29. 1915 (SAKA) Written Answers 38

(a) whether huge amount of loan of the 
public sector t>anks has been written off due 
to its non-recovery;

(b) wtietfier ttie banics are experiencing 
paucity of funds as a result thereof;

(c) if so. whether priority sectors have 
been provided lesser loans in the current 
finartcial year on tftis account:

(d) whether tfie banks have urged the 
Government to raise some additional 
amount:

(e) if so, the details thereof; and

(f) the reaction of the Government 
thereto?

T H E  M IN ISTER  O F  S T A T E  IN TH E  
M IN ISTRY O F  FIN AN CE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIR S (DR. ABRAR 
AHM ED): (a) It may not be correct to say that 
a huge amount of loan has been written off 
by public sector banics due to non-recovery.

(b) No, Sir.

(c) Outstanding advarwe of all public 
sector banks to the priority sector during the 
last 3 years have shown an upward trend.

(d) to (f). RBI have issued instructions to 
all commercial banks to maintain capital 
funds in relation to their risk weighted assets 
as per prescribed norms. Additional capital 
will be required by the banks to meet these 
requirements. Government havecontritMJted 
a sum of Rs.700 crores in 1992-93 as 
additional share capital for the natkMtalised 
banks. A provisk>n of Rs.5700 crores tias 
also tieen made in the Budget for the year
1993-94 for this purpose.

Small Industries Development Bank of 
Inldla

•506. SHRI S A TY A  D EO  SINGH:
S H R IC H E TA N  P.S. CHAUHAN:

Will the Minister of FINANCE be pleased 
to state;

(a) ttie details of the funds at the disposal 
of tfie Small Industries Development Bank of 
India (SIDBI) during the year 1991-92;

(b) wfieitier discussions are going on 
with the German financial institutions for

' seeking loans for the Bank; and

(c) the amount of interest free loans 
made availat>le by the Union Government to 
this Bank during 1991-92?

T H E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F  FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR • 
A H M E D ): (a ) In order to meet their 
disbursementtargets, resources to the extent 
of Rs. 1168.8 crores were raised by SIDBI 
from various sources such as Government 
of India. Reserve Bank of Inida. Lines of 
Credit from external agerK:ies. Loans from 
IDBI and other market borrowings. Tfte 
balance requirement of funds was met out of 
the internal generations rrifostly representing 
repayment of past loans.

(b) Yes. Sir.

(c) Government of India provided interest 
free loan of Rs. 19.9crore to SIDBI during ttte 
ye.^r 1991-92.

SIDBI Assistance to Gujarat

*507. SHRI CHHITUBHAI GAM IT: Will 
the Minister of FINANCE be pleased to

(a) the amount of assistance provided in 
Gujaratby the Small industries Development 
Bank of India (SIDBI) during the last two
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years under various refinancing schemes;

(b) the percentage of total assistance 
given on all India level, provided to Gujarat;

(c) whether there has t>een an increase 
in the employment generation through this 
assistance; and

(d) if not, the reasons threrefor?

T H E  M IN ISTER O F  S T A T E  IN TH E  
M IN ISTR Y O F  FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHM ED): (a) and (b). The Small Industries 
Development Bank of India (SIDBI) Provides 
assistance under various schemes of 
refinance as also through its various bill 
finance and direct finance schemes. The 
aggregate assistance sanctioned by SIDBI 
to the State of Gujarat during 1990-91 and 
1991 -92 and the percentage share received 
by Gujarat out of the aggregate assistance 
sanctioned by SIDBI at the all India level 
durirtg this period are indicated below:

APRIL 19. 1993 Written Answers 4 0

(Rs. in crores)
Sanctions %  to all India total

1990-91 310.00 13%

1991-92 418.27 14%

(c) The total assistance provided by SIDBI 
during the last two years (ended March 31. 
1992) is estimated to catalyse capital 
investment of over Rs. 12,400 crores and 
generate employment opportunities for 31 
lakh persons. Assistance sanctioned for 
projects in Gujarat would catalyse total capital 
investment of Rs. 1400 crores and generate 
employment opportunities for 3.5 lakh 
persons.

(d) does not arise.

[English]
Import of Consumable Items

*508. S H R IM A TI D IL K U M A R I 
BH A NDARI: Will the Minister of COM M ERCE 
be pleased to state:

(a) whether some consumable items are 
beign imported at present;

(b) if so. the details thereof and the 
amount of foreign exchange spent during 
each of the last three years. State-wise;

(c) whether the Govenrment propose to 
increase the scope of import of consumable 
items;

(d) if so, the details thereof; and '

(e) if not. the reasons therefor?

TH E  M INISTER O F  C O M M E R C E  (SHRI 
PRANAB M U K H ER JEE): (a) to (e). Under 
the current Export and Import Policy (1992- 
97). all consumables unless specificaHy listed 
in the Negative List of Imports, may be 
imported freely.

Separate statistics of import of 
consumables is not maintained.

I Translation]

Import and Smuggliffg of Silvwr

*509. S H R I P R A B H U  D A Y A L  
KATHERIA: Will the Minister of FIN AN CE be 
pleased to state:

(a) whether there has been a sharp 
decline in the prices of silver after the 
announcement of new policy regarding 
import of silver;

(b) whether this has also resulted in the 
reduction of the cases of smuggling of silver;

(c) if so, the total percentage of decrease 
in the prices and smuggling of silver 
separately, the number of persons arrested 
for smuggling of silver since January. 1993; 
and

(d) the steps being taken by the 
Government to check smuggling of silver?

TH E  M INISTER O F S T A T E  IN T H E  
M IN IS TR Y  O F  F IN A N C E  (S H R I M .V.
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CH AN D RASH EKAR A M UR TH Y): (a) to (c). 
The price of silver in the domestic market on 
various days of February and March, 1993 is 
given below:

Date Price of silver per Kg.

5.2.1993 6,800

10.2.1993 5,900

28.2 1993 5,490

15.3.1993 5,500

21.3.1993 5,525

These figures show that the price of 
silver declined after the announcement of 
the new policy on import of silver with effect 
from 9.2.1993. This decline is to the tune of 
almost 14.21%.

Since smuggling is a clandestine activity, 
it is not possible to estimate the reduction 
and the percentage of decline in such 
smuggling.

(d) The anti-smuggling ager>cies are alert 
against smuggling activities including that of 
silver. Sophisticated equipment such as 
metal detectors and X -ray baggage 
machines are being increasingly utilised. 
Close coordination is being maintained 
among all the agencies concerned in the 
detection and prevention of smuggling.

*510.

Black Money^

SHRI VILAS M UTTEM W AR. 
SHRI KHELLAN RAIVIJANGDE:

Will the Minister of FINANCE be pleased 
to state;

(a) whether the Government had started 
several schemes to mop up black money;

(b) if so. the details thereof;

(c)the total amount, including the foreign

exchange collected under these schemes 
so far; and

(d) the purpose for which this amount is 
proposed to be utilised?

TH E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes, Sir.

(b) In 1981 the special bearer bond 
schemes was launched specifically to 
mobilise black money and canalise it for 
productive purposes. In 1991 the National 
Housing Bank Scheme was notified which 
was aimed at facilitating mobilisation of black 
money to be utilised for the achievement of 
social objective such as slum clearance and 
low cost housing.

(c) The amounts received under the 
bearer bond scheme is Rs.964.26 crores. 
The total amount deposited under National 
Housing Bank Scheme upto 31.1.1992 is 
Rs. 153.6 crores. No foreign exchange was 
collected under the above schemes.

(d) The amounts received under special 
bearer bonds and National Housing Bank 
are utilised for the purposes for which they 
were intended.

[English]

Investment Proposals from U.S. 
Businessmen

*511. SHRI SAND IPAN B H A G W A N  
TH O R A T: Will the Minister of FINANCE be 
pleased to state:

(a) the broad particulars of the investment 
proposals received from busine^men from 
USA, during the last one year;

(b) the numtter of proposals cleared so 
far, industry-wise; and

(c) the steps being taken by the 
Government to remove the problems of U . S .
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and other foreign investors who are 
interested in investment in India?

T H E  M IN ISTER  O F  S T A T E  IN T H E  
M IN ISTR Y O F  FINANCE AND M IN ISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
P AR LIA M EN TA R Y AFFAIRS (DR. ABRAR 
AH M ED ): (a) arnJ (b). 168 proposals for 
foreign direct investments in ioint ventures 
in India, received form American Companies, 
have been approved during the year 4992 
and upto February. 1993. These proposals 
envisage total direct foreign investment of 
Rs.27090.8 Million. These cover a wide range 
of products in areas like electrical 
equipm ents, electronics, chem icals, 
industrial machinery and other engineering 
goods, power refinery and other petroleum 
products, food processir^ industries, textiles, 
software, ceramics, consultancy services, 
restaurants etc.

(c) The  Statement of Industrial Policy 
laid on the Table of the House on 24th July. 
1991 spell out. inter-alia. the various 
measures by the govemment for facilitating 
foreign investment in India.

Govemment takes prompt action to 
remove ttie problems/lMttlenecks. if any. 
faced by individual entrepreneurs whenever 
they are brough to the notice of the 
Govemment.

Pradip Port

*512. SHRI A R JU N  C H AR AN  SE TH I; 
Will the Minister of S U R F A C E  TR A N S P O R T 
be pleased to state;

(a) the total annount budgeted for the 
development of Pradip Port during 1991 -92. 
1992-93 and the current financial year. ar>d

(b) the specific devek>pment work done 
in this port during the last three years?

TH E  M IN ISTER O F  S T A T E  O F  T H E  
M IN ISTR Y O F  S U R F A C E  TR A N S P O R T 
(SHRI JA G D IS H  TY T L E R ): (a) The amount 
budgeted for development of Pradip Port for 
respective year is;

1991-92

1992-93

1993-94

Rs.39.80 crores

Rs.67.<X) crores

Rs.75.(X) crores 
(tentative)

(b) Folk}wingdevek)pment work has been 
taken up during the last 3 years:

* (1) One multipurpose berth has been 
completed.

(2) Extensk>n of South Quay has been 
completed.

(3) The work regarding two additional 
lines at exchange yard has been 
completed.

(4) Construction of railway lirte parallel 
to North Quay (a length of 1000 
meters) has tieen completed.

(5) Construction of iind multipurpose 
cargo berth is in progress and will 
be completed by September 1995.*

(6) The work on integrated fishery 
harbour is in progress and is 
expected to t>e completed by ttie 
end of 1994.

[Transtation]

Traffic In Major Ports

*513. SHRI SUR AJB H AN U SOLANKI;
SHRI KRUPASINDHU BHOI:

Will the M inister of S U R F A C E  
TR A N S P O R T be pleased to state;

(a) whether there had been steady 
irK:rease of traffic in some major ports during 
the seventh Plan;

(b) if so. the port-wise target set for the 
movement of traffic in the Seventh Plan and 
the quantum actually handled, year-wise; 
and
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(c) the port-wise target fixed for tfiis 
purpose during the Eighth Plan?

T H E  I^IN ISTER O F  S T A T E  O F  TH E  
M IN ISTR Y O F  S U R F A C E  TR A N S P O R T 
(SHRI JA G D IS H  TY TL E R ): (a) Yes. Sir.

(b) A  statement is erK:losed.

(c) The  Working Group set up for 8th 
Plan in their report submitted in 1909 had 
estimated the following traffic projections to 
materialise for ma)or ports by 1994-95.

Port (in million tonnes)

Calcutta 5.77•

Haldia Dock 14.46

Port (in million tonnes)

Paradip 21.56

Visakhapatnam 24.81

Madras 32.22

Tuticorin 8.31

CoChin 12.11

New Manglore 14.69

Mormugao 17.58

Bombay 26.27

Kandia 24.65

J.L. Nehru 9.95
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[English] particularly in Kerala, during 1993-94; and
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Foreign Exchange to Film Units

*514. DR. RAM ESH CHAN D  TOM AR: 
Will the Minister of FINANCE be pleased to 
state:

(a) the details of foreign exchange 
granted to film units which went out of India 
during the last three years;

(b) the amount of foreign exchange 
utilised by them;and

(c) the steps being taken to restrain the 
drain of foreign exchange by this 
entertainment sector?

T H E  M IN ISTER  O F  S T A T E  IN TH E  
M INISTRY O F FINANCE AND MINISTRY 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHM ED): (a) and (b). As per the information 
furnished by the Ministry of Information & 
Broadcasting, during the last three years 
(i.e. 1990, 1991 and 1992) a total amount of 
approxim ately U S $  5,23,190 was 
recommended for release in favour of the 
Indian film producers for shooting of films on 
foreign by them is not available with the 
Ministry of Information & Broadcasting.

(c) This Is not necessary because foreign 
exchanges is released on the film producer’s 
furnishing a bank guarantee for repatriation, 
in foreign exchange, twice of the amont 
released to him plus an equivalent amount 
spent by him on to and fro travel of the film 
team, which ensures that there is no drain of 
foreign exchange on shooting of films abroad.

Rubber Production

*515. S H R ITH A Y A L JO H N  AN JALO SE; 
Will the Minister of CO M M ER CE be pleased 
to state:

(a) whether the Government propsoe to 
launch some new schems to increase the 
production of rubber in the country.

(b) if so, the details thereof State-wise?

TH E  M IN ISTER O F CO M M ER CE (SHRI 
PRANAB M UKH ER JEE): (a) and (b). The 
World Bank has offerd assistance amounting 
to International Development Agency (IDA) 
credit equivalent to US$ 92 million (Special 
Drawing Rights (SDR) 66.4 million) for the 
future develoment of rubber plantations in 
the country. Pending signing of the final 
agreement in this regard between the World 
Bank and the Government of India, the 
following components inter-alia have been 
drawn up for implementation:-

(i) Replaning of old and low yielding 
rubber in 40.000 hectares in 
traditional rubber growing areas of 
Kerala and Tamil Nadu.

(ii) New planting in 30,000 hectares 
consisting of 23.000 hectares in 
Kerala and Tam il Nadu. 5,000 
hectares in Tripura and 2,000 
hectares in selected other non- 
traditional; areas.

(iii) Productivity enhancement in
60,0000 hectares of nature areas of 
small holdings in traditional areas 
through adoption of improved agro- 
m anagem ent and explotiation 
(discriminatory fertilizer application, 
plant protection, scientific tapping, 
rain guarding, chemical stimulation 
of yield on older trees).

(iv) Establishment of expanded 
improved processing facilities.

and

(v) Institutional support for Rubber 
Board for the research, extension, 
training and technical assistance, and 
project coordination.

(vi) Development of women and tribal 
people amongst participating 
populations particularly in Tripura.
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Ceiling on Credit and Fiscal Deficit

•516. S H R ILO K A N A TH  C H O U D H U R Y; 
Will the Minister of FIN AN CE t>e pleased to 
State:

(a) whether the imposition of cieling limits 
on creidt and fiscal deficit by the Internationl 
Montary Fund and the World Bank have 
resulted in decline in the Government 
purchases leading to recession in certain 
industries;

: (b) if so. the details thereof; arfd

(c) whether the Government propose to 
renegotiate with the IMF and the World Bank 
on these conditionalities so as to revive 
these affected industries.

T H E  M IN ISTER  O F  S T A T E  IN TH E  
M IN ISTR Y O F  FINANCE AND M IN ISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
P AR LIA M EN TA R Y A FFA IR S (DR. ABRAR 
AHM ED): (a) No. Sir. The industrial recession 
began in early 1991, much before ttie policies 
of reducing tfw fisical defk:it and restricting 
the growth of money supply were introduced 
in the budget of July. 1991. The growth 
performarKre of industries has progressively 
improved since then; industrial growth, which 
was marginally negative in 1991 <92. is likely 
to rise to 4 per cent in 1992-93. Which will 
also see a substantial cut in the fiscal defk:it 
and the growth of money supply.

(b) and (c). Does not arise.

[Translation]

Damage to Poppy Corp

*517. DR.RAM KRISHNAKUSM ARIA: 
DR. LAXM INARAYAN 
PANDEYA:

Will the Minister of FIN AN CE be pleased 
to state:

(a) Whether the Government are aware 
that due to recent hailstorm in some parts of 
Madhya Pradesh and Rajasthan, opium crop

worth lakhs of rupee has been damaged 
badly;

(b) if so. whether the Government have 
conducted or propose to conduct any survey 
in this regard;

(c) if so. the details thereof; and

(d) if ru>t. the reasons therefor?

T H E  M IN ISTER  O F  S T A T E  IN TH E  
M IN IS TR Y  O F  F IN A N C E  (S H R I M .V. 
CH AN D R A SH EKA R A  M U R TH Y): (a) to (d). 
A large numk>er of applications have been 
received from poppy cultivators Madhya 
Pradesh and Raiasthan reporting damage 
to their poppy crop due to severe cold wave 
ar>d hailstorm. Special verifnation teams 
have been deputed by the Narcotics 
Commissioner to obtain information about 
the damage occurred to the poppy crop in 
different areas after survey. The extent of 
damage will however be known after lar>cing 
and weighment operations are over.

Funds for National Higtiways

•518. SHRI LALIT O R AO N :
SHRI RAM ESHCHEN NITHALA:

W ill the M inister of S U R F A C E  
TR A N S P O R T be pleased to state:

(a) the funds provided by the Union 
G overnm ent for repair/maintenance/ 
development of National Highways during 
the last three years. State-wise and year- 
wise; and

(b) the funds actually utilised and 
surrendered by the State Governments 
during the above period. State-wise?

TH E  M INISTER O F  S T A T E  O F  TH E  
M IN ISTRY O F  S U R F A C E  TR A N S P O R T 
(SHRI JA G D IS H  T Y T L E R ): (a) and (b). 
Statement I & II indicating allotments made 
and actual expenditure incurred by State 
Governments during the last three years for 
maintenance and development of National 
Highways are annexed.
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lE n g f is h ]

Export of Agricultural Products

*519. SHRIMATI CHANDRA PRABHA 
URS; Will the Minister of COM M ERCE be 
pleased to state;

(a) Whether there is any single agency to 
tie up arrangements with foreign countries 
to boost export of agricultural products like 
cotton, silk, coffee, tea, sericulture, tobacco 
and to provide remunerative prices to the 
growers;

(b) if so. the details thereof: and

(c) if not. the stdps being taken by the 
Government to create an agency for export 
oriented agricultural products?

TH E  MINISTER O F COM M ERCE (SHRI 
PRANAB M UKH ERJEE): (a) to (c). The 
present arrangements for promotion of 
agricultural items are considered 
satisfactory. One single agency for the wide 
range of products is not a feasible proposition 
and there is, therefore, no such proposal.

Merchant Fleet

*520. DR. SUDHIR RAY: Will the Minister 
of SU R FA C E TR A N SP O R T be pleased to 
state:

(a) whether the Union Government 
propose to augment the size of the country's 
merchant fleet to reduce to pressure on 
foreign exchange; and

(b) if so, .the steps taken by the 
Government in this regard ?

TH E  MINISTER O F  S TA TE  O F TH E  
M INISTRY O F  SUR FAC E TR A N SP O R T 
(SHRI JAGD ISH TY TLE R ): (a) Yes. Sir.

(b)The Government have taken the 
following steps to assist the Indian shipping 
industry;-

1. Automatk: approval is now given for:

(i) Acquisition of all categories of ships 
except crude tankers and OSVs, by 
Private Shipowning Companies.

(ii) Sale of ships for further trading/ 
scrapping to a company within India 
or abroad.

(iii) Acquisition of ship from an Indian 
Shipyard; and

(iv) Acquisition for replacement tonnage.

2. Shipping companies have been 
allowed to retain sale proceeds of 
their ships and utilise them for fresh 
acquistion.

3. Freedom to time charter out Indian 
ships to foreign shipping companies.

4. Acquisition of vessels through bare 
boat charter-cum-demise method.

5. Quarterly Block Allocation Scheme 
for repair of ships has been dispensed 
with entirely and Reserve Bank of 
India now releases foreign exchange 
forship repair/dry docking and spares 
for imported capital goods without 
any value lip'it.

6. Freight charges on account of move
ment of fertilizer and petroleum 
products are now allowed to be paid 
in convertible currency on par with 
other commodities.

Sugar Development Fund

*521. SHRI ANKUSHRAO 
RAOSAHEB TOPE:
DR. VISW ANATHAM KANITHI:

Will the Minister of FOOD be pleased to 
state: , % «

(a) the funds collected up till now for 
sugar Development Fund:

(b) the funds sanctioned and disbursed 
for irrigation, Sugarcane Development and
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Modernisation/Rehabilitation of sugar Mills 
during the last three years. State-wise;

(c) whether major amount of the fund has 
been used for any other purpose; and

(d) if so, the reasons therefor?

TH E  MINISTER OF S TA TE  ^  TH E 
MINISTRY OF FOOD (SHRI K A L ^ A T H  
RAI): (a) As on 31st March, 1993. a total sum 
of Rs. 1141.00 crores out of the sugar cess 
collected from sugar undertakings under the 
Sugar Cess Act, 1982. has been credited to 
the Sugar Development Fund.

(b) The State-wise position of loans 
sanctioned and disbursed for sugarcane 
development, which includes minor irrigation 
schemes, and for modernisation/ 
rehabilitation of plant and machinery, during 
the last three years i.e. 1989-90, 1990-91 
and 199T-92 is given in the Statements I & II.

(c) As per the Sugar Development Fund

Act. 1982, the Fund is applied for the following 
purposes;-

(i) for making loans for facilitating the 
rehabilitation and modernisation of 
any sugar factory or any unit thereof 
or the undertaking of any scheme for 
development of sugarcane in the 
area in which any sugar factory is 
situated;

(ii)for making grants for the purpose of 
any research project aimed at 
development of sugar industry;

(iii) for defraying expenditure for the pur
pose of building up and mintenance 
of buffer stock of sugar with a view to 
stabilising price of sugar;

(iv) for defraying any other expenditure 
for the purpose of this Act.

The fund has been applied only for the 
purposes specified in the Act, as under;

(Postion as on 31.12.92) 
(Rs. in crores)

Amount of loans sanctioned 
for sugarcane development 362.35

Amount of loans sanctioned 
for modernisation/rehabilitation 351.09

Grants-in-aid for research 
aimed at development 
of sugar industry 30.10

Subsidy for buffer stock 
of sugar 72.96

Total Rs.816.50

(d) Does not arise
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Preservation of Himalayan Ecologyes

•522. SHRI AMAR ROYPRADHAN;
MAJ. G E N .(R E TD .) BHUW AN 
CH AN D R A  KHANDURI:

to 1,94.161 sq.km has been reported during 
the assessment made in 1987 and 1989 by 
the Forest Survey of india using landsat 
imageries relating to 81-83 and 85-87, 
respectively.

Will the Minister of EN VIR O N M EN T AND 
F O R E S TS  be pleased to State:

(a) Whether attention of the Government 
has been drawn to the news-item captioned 
“Karoron Kharch Ke Bavzood Himalaya Ke 
Paryavaran Sarankshan Mein Sarkar Vifaf 
appearing in the “ Rashtriya Sahara* dated 
February 6. 1993;

(b) If so, the tacts thereof and the reaction 
of the Government thereto;

(c) whether the Government propose to 
set up a National Environment Development 
Authority and Bio-diversity Conservation 
Board during the Eighth Plan;

(d) if so, the details and the objectives 
therepf. and

(e) the time by which these are likely to 
be set up?

TH E  M IN ISTER O F S T A T E  O F TH E  
M IN IS T R Y  O F  E N V IR O N M E N T  A N D  
F O R E S TS  (SHRI KAMAL NATH): (a) Yes, 
Sir.

(b) A statemet is laid on the table of the 
House.

(c) No. Sir.

(d) and (e). Do not arise.

STATEiVIEN T

The news-item inter-alia mentions about- 
the problems of the Himalayan region and 
the various programmes of the Govenment. 
It is incorrect to say that after spending 
crores of rupees, the Govt, have failed in 
conservation of Himalyan Environment. Due 
to the efforts of the Govt, an increase of 
forest cover in Himalaya from 1,87,000 sq.km

Among various steps taken by the Govt, 
for preservation o f ' enviroment in the 
Himalaya are; (I) the Forest (Conservation) 
Act. 1980 was enacted to check the diversion 
of forest land for non-forest purposes; (ii) the 
State Governmnet, have been asked to 
consider a ban on green felling of trees of 
hilly and mountainous region above 1000 
mts; (iii) Guidelines have also been issued to 
the States to involve village community in 
protection of forests on usufruct basis: (iv) 
The hilly States (Arunachal Pradesh, Assam, 
Manipur, Meghalaya. Mizoram, Nagaland, 
Tripura. J&K, Sikkim and Himachal Pradesh) 
are categorised as special category States 
and the hill districsts which are covered 
under the Hills area Develoment Programme 
are given Special Central Assistance (SC A) 
on 90% grant and 10% cateogry States. The 
hilly disthcts are two districts of Assam. 8 
districsts of Uttar Pradesh and main part of 
Darjeeling distrit of West Bengal Special 
Central Assistance is given to these 3 State 
Govts, to supplement their resources for 
balanced development of hill areas.

The Govt, of India have constituted a 
National Afforestation and Eco-development 
Board (NAEB) with the responsibility of 
promote afforestation in degraded forest 
areas and lands adjoining forest areas. 
National parks, Sancturaries and other 
protected areas of the country and the 
National Wasteland Development Board 
(N W D B) will be mainly responsible for 
Development of Wasteland and non-forest 
areas aimed at checking land degrad ation 
and Increasing the bio-mass availability. 
Specially fuelwood and forest. An action 
plan for Himalaya has been drawn up by the 
Govind Ballabh pant Instt , of Himalayan 
Environm ent and D evelopm ent, an 
autonomous Instt., of M inistry of 
Environments Forests. The action Plan has 
been sent to all the concerned G o v e rn m e n t 
agencies. Institutions and the Universities in
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the Himalayan region to keep the identified 
priority areas in view while implementing the 
development-activities. The Action Plan is 
intended to strengthen the mechanism of 
ecologically sound ecqnomic development.

The Govt, of India, in* the Planning 
Commission have set up an export group 
under the Chairmanship of Or. S.Z. Qasim, 
Member, Planning Commission to formulate 
a national policy on the Himalaya for 
integrated developm ent taking into 
consideration the ecological and 
environmental factors, resource availablity 
and socio-economic character of the region.

According to the State of Forest report, 
1991 percentage of forest area to 
geographical area, in J.K. A &N and Haryana 
is 9.0 %  92.4% and 1.2% respectively, as 
against 82%. 86.2%. 3.8% mentioned in the- 
news report. Further, the National Forest 
Policy envisages that the National goal is to 
have a minimum of 33 %  of the total land 
area under the forest or tree cover and not 
66%  as reported.

During 1992-93 Oeptt. of Wastelands 
Development. Ministry of Rural Development 
has sanctioned a project in Hamirpur district 
at an outlay of Rs. 300.55 lakhs from 1992- 
95. The state Govt, has been asked to 
prepare scheme for Chamba. kangra and 
Kinnaur Districts. U nd er National 
Afforestation and Eco-development Board, 
various schemes were implemented for 
regeneration of Himalaya tor which Rs. 2933 
lakhs and Rs. 3009.67 lakhs were allocated 
during 1991-92 and 1992-93 respectively.

[Translation]

Agro-Based Industries

*523. SHRI TE JS IN G H  RAO
• , BHONSLE:

KUMARI VIMLA VERMA:

set up some agro-t>ased industries during 
the Eighth Five year Plan for generating 
employment opportunities;

(b) if so. the details thereof;

(c) the allocation made for setting up of 
the agro-based industries; and

(d ) the extent of em ploym ent 
opportunities likely to be generated each 
year as a result thereof?

TH E  M IN ISTER O F  A G R IC U L TU R E  
(SH R I BALRAM  JA K H A R ): (a) to (d). 
Govemment do not set up any agro based 
Unit directly. Ministry of Food Processing 
has formulated several developmental plan 
schemes to provide an imputus to the 
development of Food Processing Industries, 
which is likely to generate substantial direct 
and indirect employment over the 3th Plan 
period. The details of these schemes are 
annexed.

While no funds have been earmarked for 
generation of employment, an outlay of Rs.
146.00 crores has been approved for the 
Plan schemes during the Eighth Plan period. 
It is envisaged that with the development of 
Food Processing Industries substantial direct 
and indirect employment will be generated.

SUMIMARY O F  PiJKN SCHEIMES

A. Grain Processing Sector

1. Post Harvest Technology Centre. III. 
Kharagpur.

2. Paddy processing Research Centre, 
Thanjavur

3. Regional Extension Service Centres.

4. Research and Development 
schemes.

Will the Minister of A G R IC U LTU R E  be 
pleased to State;

5. Rice milling Machinery and Allied 
Equipments Testing Centres

(a) whether the Govemrr»enl propose to 6. Modernisation of Rice Mills.
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7. Setting up of Food Engineering 
Centre.

B. Fruit & Vegetable Processing

1. Scheme for setting up food 
processing and training 
centres in the rural areas

2. Scheme for assistance for 
establishment of F & VP units.

3. Scheme for strengthening backward 
linkages between processers and 
growers Testing Centres.

4. Scheme for assistance for 
development of infrastructure for 
mushroom cultivation and 
processing.

5. Assistance for development and 
processing of Hops.

6. Generic advertising on processed 
foods and for providing 
marketing assistance

7. R & D in F & V P .

C. Meat & Poultry Processing

1. Establishment of National Livestock 
Products Development Council.

2. Development of pork processingl.

3. Development of sheep goat and 
rabbit meat processing.

4. Development of Polutry & egg 
processing.

5 Development of Buffalo meat
processing.

6. Development of infrastructure for • 
storage and transport of meat for 
export.

8. Development of trained manpower 
for meat processing Industry

9. R & D for meat processing and 
specialised packaging.

Fisheries & Fish Processsing

1. Assistance for participation in deep 
sea fishing and processing

%
2. Grant-in-aid providing interest 

subsidy on Loan for Acquisition of 
deep sea fishing vessel.

3. Assistance for diversified fishing.

4. Scheme for effective implementation
of MZI Act by providing funds for 
installation of cotT^munk^ition facilities 
for the Coast Guard. .

5. Scheme for setting up of cold-chain.

6. Scheme for tuna and other fish
processing.

7. Assistance to National Marine 
Fisheries Development Board.

8. Fishery Survey of india.

E. Consumer Industry

1. R&D Scheme on soyabean products 
and Indian Traditional foods and 
packaging.

2. Investment in Public Sector 
Enterprises.

(a )M FIL

(b) NERAM AC ^
»

F. Secretariat Economic Services

1. Scheme for strengthening of nodal 
agencies.

7. Development of marketing facility. Scheme for strengthening of
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Directorate of F &VP for information, 
training, education and quality system 
for development of F & VP

3. Scheme for participation in National 
and international exhibition

4. Scheme for promoting studies in food 
processing.

5. Scheme for performance awards in 
Food Processing Industries.

Consum ption of Pulses

*524. DR. M AHADEEPAK SINGH 
SHAKYA:
SHRl NITISH KUMAR:

Will the Minister of A G R IC U LTU R E  be 
pleased to state;

(a) the estimated per capita consumption 
of pulses in the country at present;

APRIL 19. 1993 
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(d) The Government is implementing 
National pulses Dvelopment Project (NPDP) 
and Special Foodgrains Production 
Program m e-Pulses (S F P P -P u lse s) for 
boosting the production of pulses in the 
country.

Subsidy to Horticultural Products

*525. SHRl PRABHU DAYAL 
KATHERIA:
SHRl RAJENDRA AGNIHOTRl;

Will the Minister of A G R IC U LTU R E  be 
pleased to state:

(a) whether the Government have 
decided to give subsidy in air freight to the 
horticultural and flower products with a view 
to encourage their export.

(b) if so. the extent to which the subsidy 
is proposed to be given; and

(b) whether this consumption is in 
accordance with the recommendation made 
by the World Health Organisation and the » be enforced? 
Food and Agricultural Organisation;

(c) the date from which it is proposed to

(c) if so. the details thereof; and

(d) the steps proposed to be takten by the 
Government to boost the production for 
making available the requisite quantity of 
pulses to masses?

T H E  M IN ISTER  O F  A G R IC U L TU R E  
(SHRl BALRAM JAKHAR): (a) The per capita 
net availability of pulses in India has been 
provisionally estimated as 40 gms. and 33 
gms. in 1991 and 1992 respectively.

(b)and (c). There is no recommendation 
made by the World Health Organisation and 
Food and Agriculture Organisation in the 
intake of pulses. The recommendations in 
dietary intakes including pulses have been 
made by the Expert group of the Indian 
Council of Medical Research New Delhi in 
1984 for Indians. The recommendation for 
pulses is 40 gms per consumption unit per

TH E  MINISTER O F A G R IC U LTU R E ( 
SHRl BALRAM JAKHAR): (a) No, Sir,

(b) and (c). Do not arise.

Alphanso Mangoes

*526. SHRl MAHENDRA KUMAR SINGH 
THAKUR;

SHRl SUDHIR SAW ANT:

Will the Minister of A G R IC U LTU R E be 
pleased to state;

(a) the production of Alphanso Mangoes 
at present, region-wise;

(b) whether the Government have 
formulated a special scheme for setting up 
of orchards of Alphanso Mangoes to boost 
their export; -

(c) if so, the details thereof; and
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(d) the steps taken or proposed to be 
taken by the Government to improve and 
provide marketing facilities to mango 
growers?

TH E  M IN ISTER O F A G R IC U LTU R E  
(SHRI BALRAM JAKHAR): (a) State wise 
production of Alphonso Mango are not 
available. However, this variety is mostly 
grown in Maharashtra. Production of this 
vahety during 1991-92 in Maharashtra was
1.93 lakh metric tonnes.

(b) and (c). There is no specific central 
Sector Scheme for setting up of Alphanso 
mango orchards to boost the export. 
However. Government of India is providing 
grant-in-aid to Konkan Vidyapith for 
multiplication of Alphanso grafts. The major 
Alphanso growing states i.e. Maharashtra. 
Gujarat. Karnataka and Andhra Pradesh are 
providing assistance to establish new 
plantations and laying demonstrations to 
boost the production of major mango varieties 
including Alphanso.

(d) A Central assistance of Rs. 9128.82 
lakh for development of 3665 agriculture 
produce markets of fruits and vegetables to 
different state/UTs up to 31.3.92 has been 
provided. The National Horticulture Board is 
implementing a scheme since 1988-89 for 
developing infrastructure in an integrated 
manner for fruits and vegetables. An outlay 
of Rs. 4700 lakhs have been proposed under 
this scheme for 8th Plan. Besides. State 
Governments are also implementing various 
schemes to strengthen post harvest 
infrastructure and marketing of different 
mango varieties including Alphanso.

[English]
Commercialisation of Railway Land

“527 SHRI RAM NAIK: Will the Minister 
of R A IL W A Y S  be p leased to state:

(a) whether the Government have 
prepared a plan to commercialise the railway 
land in prime areas during 1992-93;

(b) if so. whether the unutilised railway

land in marshalling yard in Bandra (Bombay) 
and some land in kurla has been included in 
this plan;

(c) If so.the present position of the 
commercialisation of the above lands; and

(d) the efforts made by Government to 
execute this plan successfully?

TH E  MINISTER O F RAILWAYS (SHRI
C.K JA F F E R  S H A R IE F ); (a)No. Sir, 
However, there is a proposal for commercial 
exploitation of airspace over railway land 
which is in conceptual stage.

(b) to (d). Do not arise.

D am age to C ro p s

*528. SHRI BOLLA BULLI RAMAIAH: 
DR. D. VENKATESW ARA RAO:

Will the Minister of AG R ICULTUR E be 
pleased to state:

(a) the extent of damage to crops in 
southern parts of the country, especially in 
Andhra Pradesh, due to natural clamities 
during 1992-93;

(b) whether the State Government have 
sought any assistance to compensate the 
damage;

(c) if so, the details thereof. State-wise; 
and

(d) the reaction of the Government 
thereto?

TH E  M INISTER O F A G R IC U LTU R E 
(SHRI BALRAM JAKHAR): (a) to (d). The 
Southern parts of the country i.e.. States of 
Andhra Pradesh. Karnataka. Tamil nadu 
and Union Territory of Pondicherry had been 
affected due to cyclonic storms and floods 
during the year 1992-93. The extent r* 
damage to crops as reported by these State 
and Union Territory is as under:-
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Name of the 
State

Cropped area 
affected (Lakh hect.)

Andhra Pradesh 2.12

Karnataka 3.13

Kerala 1.58

Tamil Nadu 2.53

Pondicherry 0.005

2. The State Governments of Karna
taka, Kerala. Tamil Nadu and Union 
Te rrito ry  of Pondicherry had 
submitted m em oranda seeking 
additional Central assistance of 
Rs.332.54crores, Rs.939.57 crores. 
Rs. 530.04crores and Rs.4.33 crores 
respectively for relief and 
rehabilitation measures in the wake 
of cyclone/floods. The request of the 
state G overnm ents had been 
considered in the light of the existing 
schem e for financing relief 
expenditure. Apart form the central 
share of Clarity Relief Fund (CRF). 
for 1992-93. Government of India 
has released in advance 2 
instalments of Central share of CRF 
for the year 1993-94 amounting to 
Rs. 10.125 crores. Rs. 11.625 crores 
and Rs. 14.625 crores to the State of 
Karnataka. Kerala, and Tamil Nadu 
respectively. The Government of 
Tamil Nadu and Kerala had been 
released Ways and Means advances 
of R s .50.00 crores each and 
Government of Karnataka RS.30.00 
crores. In addition, 2 more instalments 
of Central share of C R F amounting to 
Rs. 11.625 crores to Kerala and 
Rs.14.625crorestoTamil Nadu have 
t>een released in advance on 1st 
April, 1993.

3. No Memorandum has been received 
form the Government of Andhra 
Pradesh seeking Central assistance 
for relief measures in the areas

affected by natural calamities during 
1992-93. The entire Central share of 
C R F amounting to Rs.49.21 crores 
has been released during 1992-93.

4. An amount of Rs.75.00 lakhs has 
been released by Government of 
India to Govemment of Pondicherry 
for relief and rehabilitation in the areas 
affected by cyclone/floods.

Siberian Cranes

*529. SHRI G. D EVARAYA NAIK: 
SHRI V. SREEN IVASA 
PRASAD:

Will the Minister of ENVIRO NM ENT AND 
F O R E S TS  be pleased to state:

(a) whether attention of the Govemment 
has been drawn to the news-item captioned 
“Crane import proves and exercise in vain” 
appearing in the “Indian Express” dated 
March 10, 1993;

(b) if so, the facts thereof;

(c) whether the Siberian cranes are facing 
extirK:tion due to negligence on the part of 
his Ministry; and

(d) if so, the steps taken by the 
Government in this regard?

TH E  MINISTER O F S T A T E  O F  TH E  
M IN IS TR Y  O F  E N V IR O N M E N T  A N D  
FO R E S TS  (SHRI KAMAL NATH): (a) The 
Govemment has seen the report.

(b) An experiment was-carried out to 
release reared Siberian Crane Chicks in the 
fast dwindling population of the western 
flock of Siberian Cranes which winters in 
Bharatpur. The experiement has been carried 
out in collaboration with International Crane 
Foundation of USA and Omithologists of 
Russia and japan, in Keoladeo ghana 
National Park. Bharatpur. during this year. 
The objectives of the experiment inter alia 
were to establish the migration route of 
these birds from India to Siberia, the exact
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breeding ground of this population in Siberia 
and to build up the dwindling stock of the 
flock. Tw o Siberian Crane chicks were 
brought from Russia, before their import into 
the country they were sobjected to full scale 
health checks in Russia. On arrival on 
12.2.1993 these were taken to Bharatpur 
directly where arrangements for their 
seperate quarantine were made. The two 
birds were released in the sanctuary on 26th 
and 28th February. 1993 after observing 
their health for more than a fortnight and 
after a proper medical check up and 
quarantine release based on health 
docum ents and veterinary doctor’s 
certificate. There was. thus, no neglect of 
precautions necessary before release of 
imported birds into the wild. The wild flock, 
took off on 3.3.1993. The reared birds did 
not join the f k>ck in.migration. Tfie experiment 
would need to be repeated over the next 3- 
4 years to get definite results.

(c) and (d). The Western Flock of Siberian 
Cranes has dwindled sharply due to 
disturbance in their breeding grounds in 
Siberia and in the range countries on their 
migration route and not due to any negligence 
on the part of officials of the Ministry of 
Environment and Forests. In a bid to augment 
the flock, the experiment of releasing the 
reared chicks among the wild is proposed to 
be continued in Siberia and in India.

Prices of Essential Commodities

*530. SHRI DHARMABHIKSHAIS(»: Will 
the (Minister of C IV IL  S U P P L IE S , 
C O N S U M E R  A F F A IR S  A N D  P U B L IC  
D ISTR IBUTIO N be pleased to state:

(a) whether the Government have 
constitued any Committee for monitoring 
the prices of essential commodities;

(b) if so. the details thereof; and

(c) the extent to which the Committee 
has tieen effective in controlling the prices of 
essential commodities?

t h e  m i n i s t e r  O F  CIVIL SUPPLIES.

C O N S U M E R  A F F A IR S  A N D  P U B L IC  
d i s t r i b u t i o n  (SHRI A.K. A N TO N Y): (a) 
and (b). The Government has reconstituted 
the Cabinet Committee on Prices (CC P ) on 
12.7.1991 under the Chairmanship of Union 
Minister for Finance, with a view to review 
and monitor the prices of essential 
commodities. The Committee meets from 
time to time and takes appropriate steps to 
control tfw rise in prices within reasonable 
limits. The Commitee comprises Ministers 
for Agriculture, Petroleum, Railways, 
Commerce, Food. Textiles, Industry and 
Civil Supplies. During the meeting 
infrastructural problem s relating to 
distribution and movement of essential 
commodities from one place to another are 
discussed and remedial measures are 
suggested for improving the system. The 
decisions taken in the Committee meetings 
are implemented by all the concerned 
Ministers/Departments for controlling the 
pries of essetniai commodities. Also a Special 
Action Com m ittee of Secretaries on 
Monitoring of Prices (SA CP ) meets under 
the Chairmanship of the Cabinet Secretary 
at least twk:e in a month and reviews the 
price sltuatk>n.

(c) As of now. the prices and availability 
of essential commodities are satisfactory 
The annual rate of inflation in terms of 
wholesale price index which was 16.3% 
during the month of September, 1991 
declined to 13.6% in March, 1992 and further 
to 7.1% in February, 1993 and 6.8% as on
13.3.1993. in terms of Consumer Price Index 
Numtiers for Industrial workers, the rate of 
inflation declined from 15.7% in September.
1991 to 13.9% in March, 1992 and further to 
5.7% in January. 1993 (latest available).

[Translation]

Endangered Species of Plants

*531. SHRI RAJESH KUMAR:
SHRI T E J  NARAYAN SINGH:

Wilt the Minister of ENVIRONM ENT AND 
FO R ES TS be pleased to state:
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(a) whether certain species of plants/ 
herbs are on the verge of extinction in the 
forests of hilly districts of Uttar Pradesh;

(b) if so, the detials thereof;

(c) whether the Government have 
conducted any survey in this regard;

(d) if so. the details and the outcome 
thereof; and

(e) the steps taken/proposed to be taken 
to save the endangered species of plants of 
the region from extinction?

TH E  M INISTER O F S T A TE  O F TH E  
M IN IS T R Y  O F  E N V IR O N M E N T  AN D  
F O R E S TS  (SHRI KAMAL NATH): (a) Yes, 
Sir.

Internationa Trade in endangered 
Species of Fauna and Flora (C ITE S ) 
and the Widllife (Protection) Act, 
1972;

(iv) Development of protocol for multipli
cation of some endangered species 
of plants through Tissue culture, Seed 
Banks, etc.

(v) Survey and collection of data on 
threatened and endangered species 
and efforts for their rehabilitation; 
and

(vi) Enlisting rare and threatened species 
in the Red Data Book of Indian Plants 
published by BSI for creating 
awareness about the need for 
conservation.

(b) Some of the endangered species are 
Acer caesium, Catamixis baccharoides. 
Berberis lambertii, Cymbidium hookerianum, 
C ypripedium  elegans, Cypripedium  
him alaicum , Didiciea cunningham i, 
Picrorrhiza kurroa Saussurea obvallata, 
Eremostachys superba, Saussurea lappa, 
Gentiana kurroo. Nardostachys grandiflora. 
Podophyllum hexandrum and Dioscorea 
deltoidea.

(c) and (d). The Botanical Survey of India 
(BSI) has conducted surveys in the hilly 
districts of Uttar Pradesh. These include 
Mussoorie. Gori Valley. Valley of Flowers, 
Badrinath. Nanda Devi, Chakrata, Bhagirathi 
Valley, Nilang Valley and Uttarkashi.

(e) The steps taken include the following:

(i) Estalblishment of a network of pro
tected areas as National Parks and 
Sanctuaries;

(ii) Setltng up of Nanda Devi Biosphere 
Reserve;

(iii) Restriction on comroercial exploi
tation and export of endangered 
species through regulations in 
pursuance of the Convention of

[Eng/ish]

Agreement with Singapore

•532. SHRI A N AN TR AO  DESHM UKH: 
Will the Minister of HUMAN R ES O U R C E  
D EV ELO P M EN T be pleased to state:

(a) whether India and Singapore havje 
signed memorandum of understanding 
(M OU) for Human Resource Development; 
and

(b) if so. the details thereof?

T H E  M IN IS T E R  O F  H U M A N  
R E S O U R C E  D E V E L O P M E N T  (S H R I 
ARJUN SINGH): (a) Yes. Sir.

(b) The MOU was signed at New Delhi on 
February 5, 1993 by the Minister of Human 
Resource Development on behalf of the 
Government of India and Mr. B G (Res) 
George Yeo, Minister for Information and 
the Arts on behalf of the Government of 
Singapore. It envisages cooperation between 
the Governments of India and Singapore in 
the fields of Arts, heritage and the Archives.
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Production of Sunflower of State Deptt. of Agriculture & ICAR.

*533. SHRI K.H. MUNIYAPPA:
SHRI ARVIND TULSHIRAM  
KAMBLE:

Will the Minister of A G R IC U LTU R E be 
pleased to state:

(a) the total production of sunflower seeds 
in the countries during the last three years. 
State-wise:

(b) whether the Union Government have 
taken any measures to boost the production 
of sunflower seeds in the country, especially 
in Karnataka; and

(c) if so, the details thereof?

TH E  M IN ISTER  O F  A G R IC U LTU R E  
(S H R I B A LR A M  JA K H A R ): (a ) The  
information is being collected and will be laid 
on the Table of the Sabha.

(b) and (c). For increasing the production 
of oilseeds jncuding Sunflower, centrally 
sponsored oilseeds production programme 
(OPP) is in operation in 21 states covering 
324 Distt. in the Country. Karnataka has a 
Special Thrust Programme for Sunflower 
Production, under O P P  assistance is 
provided on key inputs like production and 
distribution of Seeds, Distribution of Plant 
Protection Chemicals and Equipments, 
Distribution of improved farm implement. 
Distribution of gypsum  and pyrites, 
distribution of rhizobial culture etc. 
Organisation of General & Frontline 
Demonstration is under taken with the help

Science Education in Meghalaya and 
Assam

*534. SHRI P ETER  G.
MARABANIANG;
SHRI PROBIN DEKA:

Will the Minister of HUMAN R ESO U R C E 
D EV ELO P M EN T be pleased to state:

(a) whether the Government have 
introduced any special programme, under 
the scheme “Improvement of Science 
Education” in Meghalaya and Assam;

(b) if so, the details thereof; and

(c) the achievement made during the last 
two years under this scheme ?

T H E  M IN IS TE R  O F  H U M A N  
R E S O U R C E  D E V E L O P M E N T  (S H R I 
ARJUN SINGH); (a) to (c). The Centrally 
Sponsored Scheme. ‘Improvement of 
Science Education in Schools', does not 
envisage introduction of special programmes 
in states/UTs under the scheme. Financial 
assistance is provided to State/UTs as and 
when suitable projects in this behalf, 
formulated in accordance with the norms of 
the scheme, are received from them.

Under the Schem e, the State 
Governments of Meghalaya and Assam were 
sanctioned R s .35,20.000/- and 
Rs.2,87,93,000/- respectively duhng 1990-
91 and 1991-92 for the undermentioned 
items:-

S. No. Item Coverage (No.) 
Meghalaya/Assam

Provision of science kits to 
upper primary schools:

Setting up of new science laboratories 
in high/higher secondary schools:

200

32

858

295
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S. No. Item Coverage (No.) 
Meghalaya/Assam

ill) Upgradation of deficient science 
laboratories in high/higher 
secondary schools; 8 11

iv) Purchase of books on science 
related subjects for upgradation 
of libraries in high/higher 
secondary schools; 40 306

V) Organisation of training programmes 
for science & mathematics teachers;

a) upper primary level - 27

b) secondary level - 16

c) senior secondary level - 2

An additional sum of Rs.80,000/- for 
provision of science kits to the aforesaid set 
of 200 upper primary schools was sanctioned 
to the State Government of Meghalaya during 
1992-93.

No- other proposal conforming to the 
norms of the Scheme and Procedural 
requirement for release of fund has so far, ‘ 
been received from either of the two State 
Governments.

Pay Com m ission for Teachers

*535. SHRI SUD H IR  GIRI; Will the 
Minister of H U M A N  R E S E R O U C E  
D EV ELO P M E N T be pleased to^ate:

(a) whether the G overni^n, propose to 
set up a new Pay Cor'.'rnssiA for the 
teachers of Colleges and Universities in the 
country to revise their pay scales;

(b) if so, the details thereof;

(c) if not, the reasons therefor;

(d) the date on which the lost pay 
commission was set up for the purpose;

(e) whether the recommendations of the 
last pay commission have since been 
accepted in toto by all the States; and

(f) if not, the reasons therefor?

T H E  M IN IS T E R  O F  H U M A N  
R E S O U R C E  D E V E L O P M E N T  (S H R I 
ARJUN SINGH): (a) No. Sir.

(b) Does not arise.

(c) to (f). According to the inforrnation 
furnished by UG C, the Commission had 
appointed a Committee on 24th December, 
1983 under the Chairmanship of Prof. R.C. 
Mehrotra, Professor Emeritus, University of 
Rajasthan to examine the present structure 
of emoluments and conditions of service of 
university and college teachers and to make 
recommendations on them having regard to 
the necessity of attracting and retaining 
talented persons in the teaching profession 
and providing professional advancement 
opportunities to them. The Committee 
submitted its report to the U G C  in May, 
1986. Th e  U G C  considered the 
recommendations made by the Committee,
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made certain observations on them and 
requested the Government to consider the 
implementation of the Report.

The Government examined the various 
recommendations of the Committee and the 
observations of the U G C  and decided to 
implement a a Scheme of revision of pay 
scales of teachers in universities and colleges 
w.e.f. 1.1.1986. The Scheme was announced 
by the Government on 17th June, 1987.

The Scheme has been implemented in 
all the Central Universities and other 
institutions fully financed by the Central 
Government. Most of the State Governments 
have also availed of financial assistance 
from the Central Government to the extent of 
80% of the additional expenditure involved 
in implementation of the Scheme. The 
financial assistance was provided subject to 
certain tenns and conditions which were 
accepted by the concerned State 
Governments.

 ̂ Testing Facilities for Drugs

*536. SHRI C H E TA N  P.S. CHAUHAN: 
Will the Minister of HUMAN R ES O U R C E 
D EV ELO P M EN T be pleased to state:

(a) whether testing facilities for use of 
banned drugs by sports persons particularly 

: athletes are available in the country:

(b) if so, the names of such places and 
the facilities available there;

‘ (c) whether the Government prop>ose to
open more such testing Centres in the 
country; and

(d) if so, the details thereof?

T H E  M IN IS T E R  O F  H U M A N  
R E S O U R C E  D E V E L O P M E N T  (S H R I 
i^RJUN SINGH): (a) Yes, Sir.

(b) There is only one drug testing 
laboratory in the country which has been 
established by Sports Authority of India at 
^awarharlal Nehru Stadium. New Delhi, in

the year 1990. The testing of Sports-persons 
and athletes of National and International 
level are carried out in this Laboratory for 
banned drugs belonging to the categories of 
Stimulatnts. Narcotics. Beta-blockers, 
Diuretics and Enabolic Steroids. The 
following major equipment have been 
installed in the Laboratory:

i) G C-M SD (Gas Chromatography 
Mass Spectrometry Detector)

ii) HPLC(HighPressureLiquidChroma- 
tography)

iii) G CN PD  (Gas Chromatrography 
Nitrogen Phosphours Detector).

(c) No, Sir.

(d) Does not arise.

Development of Acquaculture

*537. S H R I H A R IS H  N A R A Y A N  
PRABHU Z A N TY E; Will the Minister of 
AG R IC U LTU R E be pleased to state:

(a) whether there has been progress in 
acquaculture during recent years;

(b) if so, the details thereof during the 1st 
three years and the main factors contributing 
to the progress in this regard, Statewise;

(c) the amount of central assistance 
provided during that per State-wise;

(d) the amount of Central assistance 
given/proposed to be given tor development 
of acquaculture during the Eighth Plan, State- 
wise: and

(e) the steps taken/proposed to t>e taken 
for the purpose in the country, particularly in 
Goa, during the Eighth Plan?

TH E  M INISTER O F A G R IC U LTU R E  
(SHRI BALRAM JAKHAR): (a) Yes, Sir.

(b) An area of 1.29 lakh ha. has been 
brought under scientific fish/shrimp farming
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though Fish Farmers’ Development Agencies 
(FFD As) and Brackishwater Fish Farmers’ 
Development Agencies (B FD A s)in  the 
country during the last three years. Some of 
the main factors contributing to the progress 
in development of aquaculture are relative 
availability of natural resources, fish seed 
supply, demand for fish which vary from 
State to State, besides technology transfor 
and export demand.

(c ) Information is provided in the 
Statement.

(d) An amount of Rs.92.7 crores has 
been earm arked for develom ent of 
aquaculture in country during the Eighth 
Plan period (1992-97).

(e) Under the schemes of development 
of aquaculture 375 Fish Fa rm ers’s 
D evelopm ent A gencies and 34 
brackishwater Fish Farmers’ Development 
Agencies have been sanctioned in the 
country including Goa. Subsidy is provided 
for construction of new ponds, renovation/ 
reclamation of ponds and tanks, inputs in the 
first year, running water fish culture, 
integrated fish farming, establishment of 
hatcheries for freshwater prawn and fin fish. 
Subsidy is also provided for development of 
shrimp farms, construction of shrimp seed 
hatcheries, etc., for development of shrimp 
farming in the country. Both these schemes 
have been sanctioned for Goa also.

S T A T E M E N T

(Rs. in lakhs)

State Amount

Andhra Pradesh 

Arunachal Pradesh 

Assam

Bihar
■T

Goa

180.01

10.00

33.00

106.00

55.65

State Amount

Gujarat 68.46

Haryana 80.85

Himachal Pradesh 4.00

Jammu & Kashmir 6.00

Karnataka 43.53

Kerala 109.14

Maharashtra 25.90

Manipur 17.19

Madhya Pradesh 167.31

Mizoram 7.00

Meghalaya 2.00

Nagaland 6.00

Orissa 328.25

Punjab 69.00

Rajasthan 27.00

Sikkim 3.00

Tamil Nadu 147.06

Tripura 24.00

Uttar Pradesh 414.00

West Bengal 559.45

Pondicherry 6.00

Effect of River Pollution on Fisheries

*538. SHRI GOPI N A TH  G AJAPATHI: 
Will the Minister of A G R IC U L TU R E  be 
pleased to state:
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(a) whether the vast network of fisheries 
in the rivers and rivulets is being affected by 
growing river pollution; and

(b) if so, the steps taken to stop further 
increase of river pollution and to protect river 
fisheries?

T H E  M IN ISTER  O F  A G R IC U LTU R E  
(SHRI BALRAM JAKHAR): (a) Yes, Sir. 
Reverine fisheries has been affected by 
pollution from municipal, agricultural and 
industrial effluents, besides siltation from 
the catchment.

(b) The  Central and State Pollution 
Control Boards, Ganga Project Directorate 
in Ministry of Environment & Forests and 
v a rio u s . other agencies have been 
established for implementing restoration 
programme for pollution abetment in various 
river systems.

[Translation]

Agricultural Production

*539. SHRI M AHESH KANODIA: Will 
the Minsiter of A G R IC U LTU R E  be pleased 
to state:

(a) whether agricultural production in the 
country is quite less in comparision to other 
developing countries;

(b) if so, the reasons therefor;

(c) whether the Government propose to 
import technical know-how of developed 
countries so as to bring India at par with 
other developing countries in the field of 

. agriculture; and

: (d) if so, the details thereof?

T H E  M IN IS T E R  O F  A G R IC U L T U R E
J'SHRI BALRAM JAKHAR); (a) and (b). Total 
jagriculturai production in India is less 
'compared only to China. This i$ mainly on 
account of higher productivity in China which 
, i  due to larger area under irrigation, higher 
'consumption of fertilisers and better varieties

1915 (SAKA) 

of seeds.
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(c) and (d). The existing technical know
how in India is generally adequate for raising 
agricultural productivity. However, import of 
technical knowhow in the area of post harvest 
handling and processing of fruits and 
vegetables for boosting of exports is 
considered necessary. The Government has 
taken several policy initiatives to promote 
import of technical knowhow - the latest 
being comprehensive amendments to the 
Export-lm port Policy announced on
31.3.1993.

[English]

Grants to Central Universities

*540. SHRI SYED  SHAHABUDDIN: Will 
the Minister of H UM AN  R E S O U R C E  
D EV ELO P M EN T be pleased to state:

(a) whether it is a fact that the non-plan 
grant for the Univeristy Grants Commission 
has been steadily declining during the last 
three years;

(b) the total non-plan grant to the Central 
Univeristies and other universities separately 
during the each of last three years, and that 
projected for 1993-94;

(c) the total plan grant for U G C  during 
each of the last three years, and that projected 
for 1993-94; and

(d) the amounts allocated to the Central 
Universities and other universities separately 
during the period, year-wise?

T H E  M IN IS TE R  O F  H U M A N  
R E S O U R C E  D E V E L O P M E N T  (S H R I 
ARJUN SINGH): (a) No, Sir. According to 
the information furnished by UG C, the Non-
Plan grants of the Com m ission have shown
Steady increase over the years (statement I 
is attached).

(b) Statement II is attached.

(c) Statement III is attached.



(d) Statement IV is attached.
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. (Rs. in Lakhs)
S T A T E M E N T  1

:RS ‘D IflHhS} ----- ----------
Year Non-Plan

Ysur Non-Plan v -r ’ i -y 2 . 260,12.00

1) 1990-^1 244,29.00 3) 1992-93 308,09.00

S T A T E M E N T  II

• (Ra. in lakhs)

Year Non-Plan

Central
Universities

Deemed
Universities

State
Universities

1) 1990-91 16011.82 3030.65 681.45

2) •1991-92 16673.79 344.93 564.92

3) 1992-93 Under compilation by U G C.

4) 1993-94 Total allocation projected is Rs.288,82.00. 
University-wise allocation is yet to t>e finalised

by UG C.

S T A TE M E N T  III

(Rs. in lakhs)

r Year Plan

1) 1990-91 12100.00

2) 1991-92 15202.00
V,‘

3) 1992-93 13714.00

4) 1993-94 15450.00
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this regard during the Eighth Five Plan?

Plant Growth Harmones

'541. SHRI ANAND R ATNA MAURYA; 
Will the PRIME M INISTER be pleased to 
state;

(a) the quantity of each plant growth 
harmone produced in the country and the 
estimated requirement of these harmones 
annually;

(b) the quantity of each harmone imported 
annually;

(c ) the steps being taken by the 
Government to become self-reliant in the 
production of plant growth harmones in the 
country; and

(d) the amount proposed to be spent in

TH E  M INISTER O F S T A T E  IN TH E  
M IN IS T R Y  O F  S C IE N C E  A N D
TE C H N O L O G Y  TH E  M INISTER O F S T A TE  
IN TH E  M INISTRY O F PARLIAM ENTARY 
A F F A IR S  (D E P A R T M E N T S  O F  
E L E C T R O N IC S  A N D  O C E A N  
D E V E L O P M E N T ) (S H R I P R .
KUMARAM ANGALAM): (a) There are five 
groups of naturally occuring plant growth 
hormones namely, auxins, gibberellins, 
cytokinins, abscisic acid and ethylene. The 
ones used in the country are; (i) Naphthalene 
Acetic Acid (NAA); (ii) Cycocil; (iii) Gibberlic 
Acid and (iv) Ethaphon. The installed capacity 
of NAA and cycocil in the country is 20 and 
180 metric tonnes respectively. The  
information regarding the production and 
estimated requirements of some of these is 
given below;-

Item Unit Production
1992

Estimated 
requirements 1995

Triacontenol and 
Enzyme based 
Hormones K.L. 800 1560

Auxins Kg. 3 6

Cytokinins Kg. - 6

Gibberlins M.T. - 1

(b) Tracontenol based products are 
produced indigenously. The other items 
namely the Auxins, Cytokinins and Gibberlins 
are largely imported. The annual import of 
Gibberlic Acid and Ethaphon in the country 
is about 10 and 12 tonnes, respectively.

(c) and (d). Of all the products in plant 
growth hormones, the triacontenol based 
products are being produced and consumed 
in the country to the maximum extent. The 
products being new, are gradually being 
accepted by the Indian farmers. The exact

information about the amount < • be spent for 
the production by industry is not available. 
The Indian producers like Godrej, National 
Organic Chemicals India Ltd., Southern 
Petrochemical Industries Corporation Ltd.. 
Hindustan Lever, Rallies etc. are meeting 
the current requirements of triacontenol 
based plant growth hormones and these 
units could increase their production to meet 
the full future requirements of the country. 
NCL has developed a process for the 
production of Ethaphon and it has been 
licensed to a company in Hyderabad, who



105 Written Answers CHAITRA 29, 1915 (SAKA) Written Answers 106

arc planning to start the production shortly. 
The National Chemical Laboratory, pune 
has also developed a process for Gibberlic 
Acid.

N e w  U rb a n  D e ve lo p m e n t P o licy

O F SM ALL S C A LE  IN D U S TR IES  AND 
AGR O  AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM ); (a) During 1992-93 
no new items have been reserved for 
exclusive manufacture in the small scale 
sector.

*542. SHRI DEVI BUX SINGH: Will the 
Minister of URBAN D EV ELO P M EN T be 
pleased to state;

(a) whether the Union Government have 
formulated a new Urban Development Policy;

(b) if so, the broad details thereof;

(c) whether the Union Government have 
consulted the Urban Development Ministers 
of the States in this regard; and

(d) if so, the response thereform?

T H E  M IN IS T E R  O F  U R B A N  
D E V E L O P M E N T  (S H R IM A TI SH EILA  
KAUL): (a)to(d). The process of formulating 
an Urban Development Policy has been 
initiated and in this process the State 
Gvoernment are also involved.

Reserved items for small scale sector

*543. SHRI NITISH KUMAR:
DR. CHINTA MOHAN:

Will the PRIME M INISTER be pleased to 
state;

(b) and (c). Does not arise.

(d) Reservation of items for exclusive 
development in the small scale sector is a 
continuous process. Government* has 
constituted an Advisory Committee on 
Reservation under Industries (Development 
& Regulation) Act, 1951, which recommends 
items to be reserved for small scale sector 
from time to time.

[English]

Pharmaceutical In ' jstry

*544. SHRI G E O R G E  FERNANDES;
SHRI M ANORANJAN BHAKTA:

Will the PRIME MINISTER be pleased to 
state:

(a) whether the financial performance of 
the public sector undertakings in the 
Pharmaceutical Industry declined during 
1989-90 and 1990-91;

(b) if so. the losses incurred by each of 
these undertakings during the above period; 
and

(a) the names of the items reserved to be 
manufactured only by the small scale sector 
during 1992-93;

(b) whether some of these items were 
allowed to be manufactured by the big 
industries;

(c) if so, the reasons therefore; and

(d) the steps taken to enlarge the list of 
reserved items of small scale sector?

t h e  M INISTER O F S TA TE  IN TH E  
m i n i s t r y  o f  i n d u s t r y  (D EP AR TM EN T

(c) the,remedial steps tak^n/proposed in 
this regard?

TH E  MINISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  C H E M IC A L S  AND  
FERTILIZERS (SHRI EDUARDO FALERIO):
(a) and (b). There are five public sector 
undertakings in the Pharmaceutical Industry 
Sector u n d e r the Ministry of Chemicals & 
Fertilizers. These are Indian Drugs & 
Pharmaceuticals Limited (IDPL), Hindustan 
Antibiotics Ltd., (HAL). Bengal Immunity Ltd. 
(B IL ). ^Bengal Chem icals and
Pharmaceyticals Ltd. (B C P L) & Smith 
Stanistreet Pharmaceuticals Ltd> (SSPL).
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IDPL. BIL, BCPL and SSPL have been 
incurring losses for the last few years. The 
losses incurred by these companies in the 
years. 1989-90 and 1990-91 were as under:

(Rs. in crores)

Name of the 
Undertaking

N E T  LO S S ES  
IN C U R R ED

1989-90 1990-91

I.D.P.L. 42.74 88.26

B.I.L 5.77 6.03

B.C.P.L. 8.41 9.46

S.S.P.L. 3.66 4.87

(c) These companies have, in compliance 
«with the provisions of Sick industrial 
Companies (Special Provisions) Act, 1985, 
.made a refererKse in the prescribed manner 
to the Borad for Industrial and Financial 
Reconstruction (BIFR). The revival packages 
for these units have been prepared. The 
revival packages involve capital 
restructuring, higher production and sales 
targets, reductk>n in cost, reduction in excess 
m anpow er, discontinuation of non- 
remunerative activities and expansion/ 
modemisation in some areas and adoption 
of aggressive marketing strategies. The 
Government has. in 1992-93. made available 
funds* for implementation of Voluntary 
Retirement Scheme and for meeting a part 
of the working capital requirements.

ITranslation]

Khadi & Village Industries Commission

*545. SHRI LALL BABU RAI: Will the 
PRIME M INISTER be pleased to state:

(a) the total number of persons benefited 
through various schemes launched by the 
j 'hp;Jl & Village Industries Commission 
..jiing 1992-93, State-wise; and

(b) the efforts made by the Commission 
to provide more employment to the rural 
people?

TH E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F IN D USTR Y (D EP A R TM E N T 
O F  SM ALL S C A LE  IN D U S TR IE S  AND  
A G R O  AND RURAL IN D USTR IES) (SHRI 
M. A R U N AC H A LA M ): (a) and (b). The 
employment created under Khadi and Village 
Industries during 1992-93 is around 51.58 
lakhs persons. The KVIC has taken several 
steps to provide more employment to the 
rural people. Some of these steps are

i) Provision of financial assistance;

ii) Provision of technk;al assistance;

iii) By transfer of technology;

iv) By marketing support through Depa- 
rtmental Bhaw ans as well as 
assistance to mM up Bhawans/ 
Bhandars/Gramsr>i|pa/Charma- 
shilpa/Mobile Sales N> .tns etc.

v) By training support through Depart
mental Multi-Disciplinary training 
centres and vidyalayas run by KVIC 
and institutions.

%

vi) By launching speical employment 
programmes in select districts in 
association with D R D A  and 
Commercial Banks.

viii)By implementing two UNDP assisted 
projects in Handmade paper and * 
village leather industry.

Building IMaterial From Industrial Waste

*546. SHRI PHOOL CHAND VERMA: 
Will the Minister of URBAN D EV ELO P M EN T 
be pleased to state:

(a) whether the Government have 
formulated any scheme to prepare building 
material from industrial waste; and

(b) if so, the details thereof?
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T H E  M IN IS T E R  O F  U R B A N  
D E V E L O P M E N T  (S H R IM A TI S H E IL A  
KAUL); (a) and (b). Emphasis has been laid 
n the Naitonal HouSHig Policy to promote 

the use building materials and compot lents 
manufactured from  indsutrial and other 
wastes. Pursuant to that the Central 
Governm ent has given several fispal 
incentives to the entrepreneurs in the form of 
excise duty exemption and customs duty at 
concessional rates for import of equipment 
for manufacture and use of building materials
& components from indsutrial wastes like 
flyash, phospogypsum, red-mud, etc. Details 
of the concessions anriounced in the Union 
Budget are given in Statement laid on the 
Table of the Sabha.

S TATEM EN T

Fiscal Concessions for Production and 
Adoption of Cost-effective Building 

Materials

1992-93

In order to stimulate the increased 
production of low cost building materials, 
components and systems, the Government 
have cipproved a package of fiscal irK;entives 
whk:h irKslude the following:

i) Exemption of Excise Duty on the pro
duction of low cost building materials 
and components being produced at 
various Building Centres.

ii) Exemption of Excise Duty on the pro
duction of building materil using flyash 
or phospho-gypsum in 25 per cent or 
more quantities as raw materials.

iii) Exemption of Excise Duty on bricks 
and tiles manufactured using red- 
mud. (Announced in present Budget).

iv) Reductk>n in the Custom Duty on the 
import of equipment, machinery and 
capital goods required for the 
production of building materials using 
flyash. phosphogypsum such as

bricks, light weight aggregates, light 
weight concrete elements etc. 
(Announced in present Budqet).

v) Reduction in the Excise Duty frorr 
15% to 5% on the prefab components 
required for housing (Announced in 
present Budget).

vi) Exemption of excise duty on the 
doors, windows etc. made from 
aluminium steel, plastics and other 
materials which substitute the use of 
wood in the manufacture of such 
components. (Announced in present 
BudgetO.

1993-94

Recognising further the need to enhance 
utilisation of waters and agricultural resklues 
whole of the excise duty has t>een exempted 
on all goods (under Chapter 68 other than 
those falling under 68.(>4 of the Schedule to 
the Central Excise Tariff Act, 1985) in whk:h 
more than 25% by weight of,one or more of 
the materials given below have been used.

i) Redmud

ii) Press Mud

iiO Blast FumarK^ Slag

Excise duty leviable in the schedule in 
access of 10% advak>rum has also been 
exempted on the following goods;

i) Cement Bonded Particle Board

ii) Jute Particle Board

iii) Rice Husk Board

iv) Glass Fibre Reinforced Gypsum 
Board

v) Sisal Fibre Board

Vi) Bagasse Board
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Growth Rate

*547. SHRI P.G. NARAYANAN: Will the 
Minister of PLANNING AND PROGRAM M E 
IM P LEM EN TA TIO N  be pleased to state:

(a) whether the growth rate during 1991 -
92 and 1992-93 had not been satisfactory;

(b) if so. the details thereof; and

(c) the steps taken/proposed to be taken 
to increase the growth rate in all the sectors 
of economy?

T H E  M INISTER O F  S T A TE  O F  TH E  
M IN IS T R Y  O F  P L A N N IN G  A N D  
PROGRAM M E IM PLEM ENTATION (SHRI 
GIRIDHAR G O M A N G O ) (a) and (b). The 
growth in gross domestic Product (GDP) in
1991-92. according to quick estimates of 
National Income, was 1.2 per cent. It is 
expected to improve to 4.2 per cent during
1992-93 according to the Advance Estimates 
of National Income made by Central 
Statistical Organisation.

(c) The growth oriented policies of the 
Government, investment incentives and 
programmes under the Eighth Five Year 
Plan will improve the prospects of growth in 
all the sectors of the economy during the

[ Translation]

Villages without Drinking Water

*548. KUMARI VIMLA VERMA:
SHRI DHARMABHIKSHAM:

Will the PRIME M INISTER be pleased to 
State:

(a) the number of villages which are 
deprived of pure drinking water. State-wise;

(b) the target fixed in the Eighth Five 
Year Plan for supply of drinking water to 
these villages;

(c) the total amount allocated/earmarked 
for the drinking water projects, State-wise; 
and

(d) the allocations made for tap water 
project. State-wise?

TH E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  RURAL D EV ELO P M E N T 
(D E P A R T M E N T  O F  R U R A L
D E V E L O P M E N T) (SHRI R A M ESH W AR  
TH A KUR ): (a) Out of the indentified problem 
villages of 1980/1985 survey, the number of 
‘no source’ problem villages, Statewise is as 
follows;

State No. of No Source 
Problem villages

Month upto which 
reported

Assam 12 2/93

Gujarat 14 2/93

Himachal Pradesh 18 2/93

Jammu & Kashmir 1/93

Madhya Pradesh 4

Maharashtra . 2/93

Meghalaya 582 2/93
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State No. of Source Month upto
Problem villages which reported

Orissa 221 1/93'

Punjab ' 102 12/92

Rajasthan 75 2/92

Tripura 8 12/92

Uttar Pradesh 166 1/93

Total 1499

(b) Most of the above villages were 
targetted to be covered by 31.3.93 and the 
remaining will be covered in 1993-94. The 
target fixed in the Eight Five Year Plan for 
supply of drinking water in rural areas is as 
foHows:-

i) To  cover the uncovered rural pop
ulation of 21,606.

ii) Highest priority to cover remaining 
2968 ‘No Source’ hard core problem 
villages by March, 1993.

iii) Tocover all the uncovered habitations
• basd on the survey of 1992 with

highest priority for coverage of 
Scheduled Castes. Scheduled Tribes 
and other poor/weaker sections.

iv) Ensure full coverage of partially 
covered villages having less than 40 
Ipcd.

v) Complete eradication of guineaworm 
by 1995.

vi) Solutions for chemical contamination 
in drinking water by the cheaper 
technology options preferably by 
alternate sources.

vii) Quality survillance in all districts by 
the end of Eighth Five Year Plan.

(viii) To  ensure peoples 
participation in planning, implementation and 
operation and maintenance of the Rural 
Water Supply Programme.

(c) The Statewise allocation is decided 
on year to year basis. The total amount 
allocated for assistance to States under 
Rajiv Gandhi National Drinking Water 
Mission including ARW SP is Rs.460 crores 
in 1992-93 and Rs.740 crores in 1993-94. 
The ramaining Rs.3,900 crores will be 
allocated during the last 3 years of the 
Eighth Five Year Plan. The Stateyvise amount 
releasd in 1992-93 is given in the Statement. 
State Drinking Water facilities are provided 
to the rural popultion by utilising central 
funds and provision made in the State Sector 
Minimum Needs Programme for which the 
total outlay in the Eighth Five Year Plan is 
Rs.4954.52 crores. The Satewise provision 
under MNP in 1992-93 given in the 
Statement. The amount of MNP allocated 
for 1993-94 is Rs.848.15 crores. The 
remaining outlay will be utilised in the last 3 
years of the Eighth Five Year Plan.

(d) No separate allocation is made for 
tap water project. The utilisation of funds (or 
Piped Water supply Schemes are decided 
by the State Governments based on the 
schemes approved for this purpose.
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[Englisti] ...

Per Capita Plan Investment in 
itoghalaya

•549. SHRI P E TE R  G. MARBANIANG: 
Will the Minister of P LA N N IN G  A N D  
P R O G R A M M E  IM P L E M E N TA TIO N  be 
pleased to state:

(a) ttie per capita plan investment (under 
hill sub-plan) fixed for Meghalaya during 
each of the last three years;

(b) the details of criteria adopted in fixing 
the amount;

(c) whether the Union Government 
propose to increase the amount in view of

* the difficult conditions in Meghalaya; and

conducted by Japan International 
Cooperation Agency (JICA). The study 
recommended construction of five fly-overs. 
surface grade improvement at four places 
and construction of one elevated pedestrian 
plaza at a cost of Rs. 174.23 crores. The 
proposal has been approved by the planning 
Commission and fumished to Ministry of 
Finance, Department of Economic Affairs.

The Government of west Bengal has 
requested financial assistance from overseas 
Economic Cooperation Fund (O E C F ) Japan 
for implementing the project. Discussions 
were held in March, 1993 by the O E C F  with 
Ministry of Finance (Department of Economic 
Affairs), Ministry of Urban Development and 
with the State Government of West Bengal. 
No final decision has been taken by the 
O E C F  in the matter.

(d) if so, the details thereof?

T H E  M IN ISTER O F  S T A TE  O F  TH E  
M IN IS T R Y  O F  P L A N N IN G  A N D  
PROGRAM M E IM PLEM ENTATION (SHRI 
GIRIDHAR G O M A N G O ). (a) There is no hill 
sub-plan for Meghalaya as it is not covered 
by the Hill Area Development Programme.

(b to (d). Does not arise.

[Translation]

Assistance for Water Supply mo4 
Sanitation

*551. SHRI M AHENDRA KUMAR 
SINGH THAKUR:
SHRI PROBIN DEKA:

Improvement of Roads of Calcutta

•550 SHRI C H IT T A  BASU: Will the 
Minister of URBAN D EV ELO P M E N T be 
pleased to State:

(a) whether the Government have under 
its consideration a package of proposals for 
the improvement of roads of Calcutta with 
Japanese collaboration ; and

(b) if so. ttie details thereof?

T H E  M IN IS T E R  O F  U R B A N  
D E V E L O P M E N T  (S H R IM A TI S H E IL A  
KAUL): (a) and (b). For improvement in the 
traffic flow in the metro core area of Calcutta 
Metropolitan District, a feasibility study was

Will the Minister of U R B A N  
D EVELO PM EN T t>e pleased to state;

(a) whether any World Bank assistartce 
has tieen provided to Madhya Pradesh 6khJ 
Assam for water supply and sanitation 
scheme;

(b) if so, the details thereof; and

(c) whether the work under the scheme 
has already started?

T H E  M IN IS T E R  O F  U R B A N  
D E V E L O P M E N T  (S H R IM A TI S H E IL A  
KAUL): (a) No, Sir.

(b) and (c). Do rK>t arise. .
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lEngHti\

IncM itiVM  for Tin y Industrial S«ctor

‘552. KUMARI PUSHPA DEVI SINGH; 
WW the PRIME M INISTER be pleaaad to 
8t«t»:

(a) whether the Union Government is 
finalising a package of incentives for the tiny 
industrial sector

* (b) if so. the details thereof;
fc-’

(e) whether tfM views of tarious smaN 
scale industries organisatiorts and State 
Governments have been obtained t>efore 
flnalieing the package of incentives;

(d) if so. tfie details thereof; and

(e ) the action taken by the Union 
Qoverrwnent tHerson?

TH E  M INISTER O F S TA TE  IN TH E  
M INISTRY O F INDUSTRY (DEPARTM ENT 
O F  SM ALL S C A L ^ IN D U STR IES AND  
AGRO AND RURAL INDUSTRIES) SHRIM. 
ARUNACHALAM : (a) to (e). Details of the 
paokage for the tiny industrial sector are 
being finalised in consultation with the 
coneemed ministries/Depailments and also 
by taMrtg into account the suggestions 
received from various organisations.

fleapond Profeol

•563. DR. KARTIKESW AR PATRA: WIN 
the PRIME M INISTER be pleased to state:

(a) the details of ttie activities undertalcen 
in differsnt StatesAJnivarsitiesby the Inkian 
Space Research Organisatton under the 
“Respond Protect” so fan and

(b) the ectfvttiee undertaken or propopad 
to be undertaken In Universities/colleges/
laboratofies of Orissa urK|er tfie Project?

i

TH E  M in is t e r  o f  's t a t e  in  t h e  
PR IM E  M IN IS TE R ’S O F F IC E  (S H R I 
BI1UVNESH ChATUR VED I): (a) Under the

Sponsored Research Program m e  
(RESPOND), Department of Space (DOS)/ 
Indian Space Research OrganisatkMi (ISRO) 
has t>een providing financial assistance to 
research profects related to Space Science, 
Spece applk»tk>ns and Space technology 
at various universities and academic 
institulions in tlie country. Since 1975-76 
about 250 projects have been funded 
involving a budget of about Rs. 9.00 crorss 
until 1992-93.

Since, the Space research projects are 
very specialised in nature, funding in done 
after a careful review by specialists at ISfW/ 
DOS centre ar>d also specialists in ttie 
concerned fiekJ from academk: institutkx«s. 
The criteria for the assessment of tftese 
projects is based on the tectmjcaJ oonlent, 
budgetary and ottwr special requirements of 
the project, time schedules, etc.

The various projects funded so far under 
RESPOND are in the foltowing ^

i) Space Scierux: Studies related to
Astrophysical plasm a, cosm ic 
evolution, cometary dust and piaema 
processes, solar radwtion and its 
interaction with earth's 
m agnetosphere. ionospheric 
phenomena including generation of 
Spread-F and Plasma irregularities, 
middle atm ospheric processes 
involving mechanisms of inteiacttve 
phenomena between radiative, 
dynamical, chemical aruj electro- 
d^am icai characteristics have been 
undertaken M eterological
phenomena particularly using 
sateliite observations, eartti's near 
environment including atmospheric 
pollution have been studied.

ii) SpaceApp^caaon:Scienoootnm(A)o 
sensing A interpretation of satellite 
imageries,utHisalionqflrKfianRemote 
Sensing Satellite data for studies of 
large rHjmber of parameters irKhJding 
those related to agriculture 
hydrology, snow cover, 
geomorpholgy. geology, forestry.
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etc., have been studied in details. 
Satellite communications involving 
propagation experim ents and 
development of subsystems and 
components have been conducted.

iii) Space Technolgy: Studies related to 
launch vehicle technolgy irwluding 
studies of special materials and 
chem icals and propellants, 
propulsion systems including liquid 
propellants, reliability of launch 
vehicle design, design of launch 
complex and launch pads, local area 
networK. guiddance and control 
software, etc.. have been undertaken.

So far. about 80 universities Irom vajrious 
states of the country, besidoo the Indian 
Institutes of Technology at Madras. Bombay, 
Kharagpur. Kanpur and Delhi and Indian 
Institute of ScierKse, Bangalore and other 
research laboratories under Central and 
State govemments have participated in the 

; RESPOND programme.

(b) Under the RESPO N D  Programme, 
following activities have been undertaken in 

I Orissa, (i) Studies on assessment of 
Photoplankton primary productivity by 

: Remote Sensing Applications at Berhampur 
[ University, (ii) Genesis extent and future of 
biological sedimentatk>n in Chilka region. 
Orissa an attempt with IRS-IA at Bertiampur 
University and (iii) Application of Remote 
Sensing techniques in the regional geologic 
study of the precambrian rocks of North 

, Orissa at Utkal University, Orissa.^,

Additional programmes will be taken up 
jfor evaluation as and when new research 

voposals are received from Universities/ 
'M>lleges/laboratories in Orissa.

: Conference On Urban Drinking Water
And Sahltation

*554 SHRI B. DEVARAJAN:
SHRIMATI VASUNDHARA 
RAJE:

Will the Minister of U R B A N

D EV ELO P M EN T t>e pleased to state:

C H AITR A  29, 1915 (SAKA) Written Answers 126

(a) whether a three-day confererK:e was 
held recently in New Delhi on Urban Drirtking 
Water Supply and Sanitation:

(b) if so, the details of recommendations 
made or decisions arrived at in the 
Conference; and

(c) the concrete measures proposed to 
be taken to resolve the problem of drinking 
water in the urt>an areas?

T H E  M IN IS T E R  O F  U R B A N  
D EVELO PM EN T (SHRIMATI SEILA KAUL):
(a) to (c). The National Conference on Urban 
Water Supply and Sanitation was held from 
11th to 13th March. 1993. The ot^ective of 
the conference was to give a new direction 
in the sphere of urt>an water supply and 
sanitatton and to identify a set of reforms to 
enable the sector to attract funds from 
institutiortal sources taking into account ttte 
irK:reasir^ demands and the inadequacy of 
the plan furKls. The conference was attended 
t>y the concerned Ministers, Secretaries, 
Chief Engineers, Managing Directors from 
the State Governm ents and sector 
professk>nals, etc. to delit>erate on ttie 
issues related to the sector.

Based on the presentations of four 
Working Groups, the gist of the the 
recommendations adopted are as follows:-

I. FINANCIAL ISSUES AND C O S T 
R ECOVERY

Adoptk>n of the principle of full cost 
recovery and to treat water supply as utility 
service with a provisio that subsidies shoukj 
t>e provided in a transparent manner and 
with better targeting to meet the basic 
requirements of the poor and in locatkHis 
where capital costs are very high.

Funds for cost reductkMi. full autornrnty 
to the concerned institutions for tariff fixatkm, 
separation of water supply and sanitation 
accounts and switch to com m ercial 
accounting system, repayment of lendir>g
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agencies to be prescribed on an annuity 
basis over longer repayment period and 
initial m oratorium  with necessary 
Government assistance.

Th e  newly launched schem e of 
A ccelerated Urban W ater Supply 
Programme for towns with population less 
than 2 0 ,0 0 0  should be kept separate and 
allocations stepped up.

II. IN S T IT U T IO N A L  A U T O N O M Y ,  
H U M A N  R E S O U R C E  D E V E L O P M E N T  
TEC H N IC A L ISSUES. E TC .

Institutional arrangements at the State 
level under the Chairmanship of Chief 
Minister for integrated planning and utilisation 
of water resources; separate single 
Indepartment for drinking water supply and 
sanitation for both urbem and rural areas at 
the State level; greater funding management 
and operational autonomy to the sector 
institutions; association of local bodies and 
community participation right from the stage 
of planning: possibility of using the plan 
funds as an incentive If or better performance; 
privatisation initially in O  & M; new 
installations and to be gradually extended to 
other; uniform policy and guidelines as 
regards human resource development; 
national data bank of manF>ower requirement; 
availability and training needs; identification 
of national regional institutes with adequate 
facilities; State local body level training plans; 
HRD for enh£|ncing user sensitivity of O  AM 
staff; increase public awareness; promote 
N G O  and consumer participation; training 
for elected representatives at various levels; 
the design of individual projects with 
reference to source potential and 
affordability; standardisation of bidding 
documents; third party inspection for quality 
control of materials; alternative sanitation
technologies; regular unaccounted for water 
supply m anagem ent program m e; no 
augm entation without proposals for 
rehabilitation of existing system s; 
development of suitable meters; long term 
river basin master plans as per guidelines of 
Ministery of Water Resources; inter-sectoral 
committees at the State level to implement

the National ;water Policy; proper legislation 
and effective implementation to control and 
regulate ground water extraction; city level 
infrastructure for monitoring drinking water 
quality; activising city level consumer forums 
and voluntary agencies to prevent 
contamination of identified sources; re-use 
of sewage after treatment; rain water 
harvesting; incentives for re-use and 
recycling processes; and special problems 
of hHly and desert areas would require special 
attention especially for preserving the 
environment.

[ Translation]

Export of Khadi Items

*555. S H R I R A JE N D R A  K U M A R  
SHARMA; Will the PRIME M INISTER be 
pleased to State:

(a) the details of items which are being 
exported by the Khadi and Village Industries 
Commission at present;

(b) whether the export of these items has 
declined in the recent years;

(c) if so, the reasons therefor; and

(d) the steps taken/proposed to be taken 
to boost the export of these items?

" t h e  m i n i s t e r  o f  S T A T E  IN T H E  
M INISTRY O F  IN D U STR Y (D EP A R TM E N T 
O F  SM ALL S C A LE  IN D U S TR IE S  AN D  
A G R O  AND RURAL IN D USTR IES) (SHRI 
M. ARUNACHALAM ): (a) According to the 
information furnished by KVIC, the following 
goods manufactured in KVI Sector are being 
exported:-

(i) Palam leaf fancy articles;

(ii) Fibre fancy arficles;

(iii) Handmade paper;

(iv) Khadi silk;

(v) Fibre extraction machineries;
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(e) if so, the details thereof and action 
taken thereon?

(vti) Soap Base;

(viii) Pottery items; and

(Ix)Tandoors.

(b). No. Sir.

(c) Does not arise.

(d) KVIQ has taken following steps to 
encourage the expqrt of KVI products;

(1) KVIC has undertaken market surveys 
on Handmade paper in USA and 
Canda by Intemational Market Expert 
in order to explore the avenues and 
potentialities to export of Hand Made 
paper;

(2) To  explore the possibilities for mark
eting of KVI products in Canda, UK, 
Japan, USA, KVIC officials visited 
these countries.

[English]

Technological Upgradation

*556 SH R I S A N D IP A N  B H A G W A N  
TH O R A T: Will the PRIME M INISTER be 
pleased to state:

(a) the details of the steps/measures 
taken for technological upgradation to keep 
pace with the global trends in economy and 
to boost exports during the Eighth Five Year 
Plan;

(b) the details of incentives provided to 
private sector and multinationals in this 
regard;

(c) the response from private sector and 
multinationals in regard thereto;

(d) whether some offers from abroad 
have been received in the recent past for 
import of Indian technolgy; and

TH E  M INISTER O F  S T A T E  IN TH E  
M IN IS T R Y  O F  S C IE N C E  A N D  
T E C H N O L O G Y  (D E P A R T M E N T  O F  
E LE C TR O N IC S  AND D EP A R TM EN T O F 
O C E A N  D E V E L O P M E N T ) A N D  T H E  
M INISTER O F  S T A T E  IN T H E  M INISTRY 
O F  PARLIAM ENTARY AFFAIRS. (SHRI 
P.R. KUM ARAM ANG ALAM ); (a) to (c). 
Government’s economic policy includes 
liberal import of technology to make our 
industry internationally competitive for both 
the domestic and export market. Speedy 
procedures including automatic approvals 
for foreign collaborations alongwith foreign 
investments are being adopted. 
Programmes also exist for financing R &D 
by Government, jointly with industry, for 
speedy and effective absorption, adaptation 
and improvement of imported technology in 
order to keep such technology internationally 
competitive. Concurrently, Government 
have in the finance bill for 1993-94 provided 
liberal tax incentives for R &D contracted by 
industry to National Laboratories for both 
upgradation of imported technology and 
generation of indigenous technology for 
competitive production for both the home 
and export markets.

(d) and (e). Several industrial companies 
both in the public and private sectors have 
been exporting technologies to other 
countries, particularly to developing 
countries. Th e  National Research 
Development Corporation (NRD C), a public 
sector enterprise of the Ministry of Science 
and Technology has received several 
enquiries from abroad in the recent past for 
export of Indian technologies. The list is 
given in the Annexure.

These technologies include;

i) Blood Bags-for storing Blood and Bk>od
plasma

ii) Centchroman-a contraceptive pill

iii) Spirulina High Protein Concentrate
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Alga-Health Food and for preventing infant 
blirKJness treating diabetes, hyper-tension, 
high cholesterol.

iv) Gugulipid-an Anti-cholesterol and Npi- 
demic drug

V) Hybrid-Micro-circuits-A critical ady-

anced technology electronic 
component and others as given in 
the statement.

Written Answers 132

All these cases are being actively 
pursued for conclusion of technology 
licensing agreement^.

STATEMENT

Enquires Received B y National Research Development Corporation 
During the Period 1 9 8 6 -X

S.No. Country Name of Techrtology

1 . Bar^gladesh

2. IrKJonesia

4.

5.

e.

7.

Malaysia;

Madagascar

Kenya

Saudi Arabia 

Zimbabwe

Pesticide Formulation Unit 

Ginger Processirtg Urtit 

Garlic Powder 

Menthol from 

Mint Oil 

Spirulina Alga

Rubt>erised Coir Mattresses 

Mini Cement Plant 

Blood Bags

Rice Husk Particle Board

Fruit Processing Unit

Re-refining of Engine Oil 
Hybrid Micro Circuits

Mini-cement Plant

Caffeine from Tea Waste 
Nicotine Sulphase

Leather Cftemicals

Menthol
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S.NO. Countiy Narhe of Technology

8 . Egypt
/

s.

1

BloodBags 

Drugs 

Vitamin B6

9. Sri Lanka Coconut Water Bottling 
Rice Husk Particle Board

10 . Nepal Rk:e Husk Particle Board

11. Thailand
•

Rtee Husk Particle Board

12.
•

Vietnam Rtee Husk Parttole Board

13. South Korea Centchroman contraceptive

14. China Rice Husk Partk;le Board 
Centchroman Contraceptive '  
BkxxjBags

15. " France Gugulipid Drug

16. Holland Spirulina Alga
Centchroman Contraceptive 
and various bulk drugs

17. Switzerlartd Artifk:ial Heart Valve

18. Brazil AZT (an anti-AIDS dmg) and 
Omeprazole (an anti-Ulcer drug)

19. (ran • Coffeine from Tea Waete

CNG  basMi Vahictos

*557. SHRI BOLLA BULLI RAMAIAH: 
WiH the PRIME MINISTER be pleased to 
state:

(a) whether Compiessed Natural Gas 
run vehicles drastically reduce carbor> 
monoxide comission and control pollution;

(b) U so. whether the Government

propose to er>courage manufacture of such 
vehicles and issue licences to entrepreneurs 
in this regard; and

(c) if so. the details thereof?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY O F INDUSTRY DEPARTM ENT 
O F SMALL SCALE IND USTRIES AND 
AGRO AND RURAL (INDUSTRIES) (SHRI 
M. ARUNACHALAM); (a) Yes. Sir. CNG  run
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vehciles do reduce carbon monoxide 
emission and thus help in pollution control.

(b) and(c). Under the New Industrial 
policy, manufacture of all categories of 
vehicles, except motor cars, is delicensed. 
Govt, encourages proposals for manufacture 
of motor cars basd on non-conventional 
fuels including CN G . However, Government 
have not received any proposal as yet, for 
manufacture of cars based on CNG.

[Translation]

Production Capacity of B H EL, Bhopal

*558. DR. LAXM INARAYAN PANDEYA; 
Will the PRIME M INISTER be pleased to 
state:

(a ) w hether the G overnm ent are 
contemplating to raise the production 
capacity of the Bhopal based Bharat Heavy 
Electricals Limited;

(b) if so, the production target fixed by 
B H EL for the year 1992-93;

(c) the countries to which export has 
been made during 1992-93 and the items 
exported;

(d) whether the production capacity of 
this Unit is less in comparision to its export 
potential; and

(e) if so, the steps taken to boost the 
production capacity of this unit?

TH E  MINISTER O F  S T A TE  IN MINISTRY 
O F  IN D U S TR Y (D E P A R TM E N T O FSM A LL 
S C A LE  IN D U S TR IES  AND A G R O  AND 
R U R A L  IN D U S T R IE S ) (S H R I M. 
ARUNACHALAM ): (a) No, Sir.

(b) The  production target for the year
1992-93 fixed for Bhopal plant of BHEL is 
Rs.740 crores.

(c) Bhopal unit of BHEL has exported

spares to Libya and hydro turbines and 
transformers to Malaysia during 1992-93.

(d) and (e). No, Sir.

[English]

Industrial Performance

*559. SHRI A N N A  JO S H I: Will the 
Minister of PLANNING AND PROGRAM M E 
IM PLEM ENTATION be pleased to slate:

(a) whether the industrial performance 
has been erratic during the current financial 
year according to estimates of Central 
Statistical Organisation;

(b) if so, the month-wise industrial 
performance;

(c) the sectors in whcih the performance 
is erratic; and

(d) the sectors that have shown positive 
trends?

T H E  M INISTER O F  S T A T E  O F  T H E  
M IN IS T R Y  O F  P L A N N IN G  A N D  
PROGRAM M E IM PLEM ENTATIO N (SHRI 
GIRIDHAR G O M A N G O ); (a) According to 
the latest quick estimate of the Index of 
industrial Production (IIP) with bsise 1980- 
81 issued by the Central Statistical 
Organisation, the general index for the month 
of December, 1992 stands at 225.0 which is 
higher by 1.4 per cent against a decline of 
1.2  per cent in the corresponding month of
1991. The average index for the period April- 
December for the financial year 1992-93 is 
208.9 which is higher by 3.6 percent against 
a decline of 0 .6  per cent during the 
corresponding period of 1991-92.

(b) Statement I is laid on the tabte of the 
House.

' ■ ' ■/ . ■ ■
(c) and (d). Statement II is laid on the 

Table of the House.
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Atomatic Power Plant At Kaiga, 
Karnataka

*560. SHRI C.P. MUDALAGIRIYAPPA: 
Will the PRIME M INISTER be pleased to 
state:

(a) the progress made so far in setting up 
of Atomic Power Plant at Kaigan in

• Karnataka;

(b) the allocation made for this purpose 
during 1993;

(c) the expenditure incurred so faron this 
project;

(d) whether the rehabilitation work of the 
displaced persons has since been 
completed; and

(e) if so, the details thereof?

T H E  M INISTER O F  S T A T E  IN TH E  
P R IM E  M IN IS T E R ’S O F F IC E  (S H R I 
BHUVNESH CHATUR VEDI): (a) The main 
plant civil works at Kaiga-1&2 Project, in 
Karnataka with capacity of 2x220 MWe, and 
deliveries and installationof plant equipment 
and components are in progress. The two 
units are scheduled to achieve criticality in 
the year 1996. •

(b) The Budget Estimate for the year
1993-94 for Kaiga-1&2 is rs.270 crores.

(c) An amount of about Rs.604 crores 
has been spent on this project as of February, 
1993 including interest on borrowings.

(d) and (e). The displacement due to 
setting up of the project is limited only to 85 
families and number of families affectd due 
to land acquisition without displacement is 
an additional 48. Compensation towards 
land acquisition and rehabilitation grant has 
been deposited by the Project Authorities for 
disbursing the amount to Project Affected 
Persons. The movement of Project Affacted 
Persons to the rehabilitation site developed 
by the Project authorities with all 
infrastructural facilities, is expected to be

completed in the next few months. 133 people 
from the affected families have been provided 
employment in the project.

World Bank Loan for AIDS Control

*561. SHRI G EO R G E FERNANDES. Will 
the Minister of H E A LTH  AND FAM ILY 
W ELFARE be pleased to state;

(a) whetherthe World Bank has advanced 
a loan for prevention and control of AIDS in 
the country;

(b) if so, the details thereof; and

(c) the manner in which the loan is likely 
to t)e used?

T H E  M IN ISTER  O F  H E A L TH  AN D  
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARNAND): (a) Yes, Sir. Under the 
agreement signed by the government with 
the World Bank for a soft loan of $84 million, 
funds are t>eing received for implementation 
of the National Programme for the Prevention 
and Control of AIDS in the country during
1992-97.

(b) and (c). The strategies formulated 
under the programme are:-

i) Generation of awareness leading to 
avoideance of high risk behaviour;

ti) Promotion of Blood safety and rational 
use of blood;

iii) Control of Sexually tansmitted 
diseases; and

iv) Better clinical mangement of AIDS 
cases.

[Translation]

Development of TaptI Gas Field

*562. SHRI CHHITUBHAI GAMIT: Will 
the Minister of PETROLEUM  AND NATURAL 
G AS be pleased to state:

(a) whether the Government of Gujarat



have sought approval of Union 
Government for having collaboration w/ith [Transtation] 
foreign companies for the developmet of 
Tapti Gas Field:
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(b) if so, the details thereof; and

(c) the action taken by the Govenrment 
in this regard?

TH E  MINISTER O F  S T A TE  O F TH E  
M IN IS T R Y  O F  P E T R O L E U M  AND  
N ATURAL GAS (CAPT. SATISH KUMAR 
SHARMA); (a) to (c). Govt, of Gujart had in 
1991 made an offer to develop the Tapti Gas 
Field. Government of India has in Augutst, 
1991 invited offeres from Indian and foreign 
oil companies for development of 12 medium
sized oil and gas field. Mid and South Tapti 
is one of the fields offered for such 
development. The last date for receipt of 
offers was 31st March, 1993. 7 offers have 
been received for development of Mid and 
Sought Tapti Gas Field.

[English]

New Strains of Tuberculosis

*563. SHRI SANDIPAN BHAGW AN 
TH O R  AT: Will the Minister of HEALTH AND 
FAMILY W ELFAR E be pleased to state;

(a) whether new strains of tuberculosis 
that are resistant to traditional drugs are 
spreading at an alarming rate calling for new 
treament to fight this disease; and

(b) if so, the action taken/proposed to 
fight emergence of drug-resistant strains of 
tuberculosis?

T H E  M IN ISTER  O F  H E A L TH  AND 
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARANAND); (a) and (b). No, Sir. In 
India, new strains of Tuberculosis Bacilli 
resistant to traditional drugs have not merged 
so far. However, in drug resistant cass 
second line anti TB  drugs like Rifampicin 
and Pyrazinamide are administrated for early 
cure.

Coal Projects

*564. SHRI RAM TAHAL 
CHOUDHARY:
SHRI MAHESH KANODIA:

Will the Minister of COAL be pleased to 
state;

(a) whether work of some major on
going coal projects is not being completed 
as per schedule due to rehabilitation problem 
of persons whose lands have been acquired;

(b) if so, the details thereof; and

(c) the efforts made by the Union 
Government to solve this problem?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F C O AL (SHRI AJIT PANJA):
(a) and (b). Yes, Sir. Some major on-going 
coal projects have suffered time overrun 
due to problems associated with the 
rehabilitation of persons whose lands have 
been acquired. These projects are;-

1) Block-ll Opencast (Bharat Coking 
Coal Ltd.)

2) Sonepur Bazari ‘A ’ Opencast 
(Eastern Coalfileds Ltd.)

3) Kottadih Opencast (Eastern 
Coalfields Ltd.)

4) Jam bad Opencast (Eastern  
Coallfields Ltd.)

5) Khadia Opencast (Northern 
Coalfields Ltd.)

6 ) Ramagundam O pencast-Ill 
(Singareni Collieries Company Ltd.)

(c) A rehabilitation package for land losers 
in Sonepur Bazari 'A' Opencast Project (West 
Bengal) was formulated and guidelines in



147 Written Ans¥¥Bfs APRIL 19. 1993 Written Ansvveis 148

this regard were circulated to Coal Irtdia Ltd. 
for implementation in May 1990. This 
package of rehabilitation was subsequently 
exterxied in October 1990to cover all projects 
having problems of rehabilitation of d ^ la c e d  
persons.

[English]

Jharkhand Autonomous Tarrttory

*565. SHRIIMATI PRATIBHA DEVI 
SINGH PATIL:
SHRI C H ITTA  BASU:

WHI the Minister of HOM E AFFAIRS be 
pleased to state:

(a) whether any agreement has t>een 
reached recently on the formation of a 
Jharkhand AutoTKMDous Territory on tfie lines 
of Bodoland Autonomous Council;

(b) if SO: the salient features thereof; and

(c) the follow-up action being taken by 
the Union Government in this regard?

T H E  M INISTER O F  HOM E AFFAIRS 
(SHRI S.B. CHAVAN): (a) No. Sir.

(b) and (c). Does not arise.

Dengue Epidemic

*566. SHRI G . D EVARAYA NAIK: Will 
the Minister of H E A L TH  A N D  FAM ILY 
W ELFA R E be pleased to state:

(a ) whether the attention of the 
Govemment has been drawn to a new-item 
captkmed "Dengue epklemk: threatens 85 
nations” appearing in the ‘Indian Express' 
dated February 23. 1993;

(b) if so wtiettier there is any threat of 
Dengue epidemic in the country;

(c) wfiether the Govemment have taken 
precautionary steps to check it; and

(d) if so, the dtails thereof?

T H E  M IN IS TE R  O F  H E A L TH  AND  
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) Yes. Sir.

(b) Although small outbreaks of this 
disease have k>een reported form isolated 
areas, there is no indwation of an imminent 
threat to life or health posed by a Dengue
Epidemic.

(c) and (d). Do rrat arise.

Exploitation of Low-aah Coal

*567. S H R I B U O Y  K R IS H N A  
HANDIOUE: WiH the Minister of C O A L be 
pleased to state:

(a) whether the Coal India Limited has 
decided to go ahead with the project of 
exploiting about 70 million tonnes of k>w-ash 
coal from a deposit tocated under the bed of 
the river Damodan

(b) if so. the details thereof atongiwth 
cost of the project;

(c) tfie life span of the coal deposits;

(d) whetfier ttie retiabilitation package 
for the oustees in tfie wake of ttte proposed 
diversion of the river has been finalised; and

(e) if so, ttie details thereof?

TH E  MINISTER O F  S T A T E  O F  TH E  
MINISTRY O F  C O AL (SHRI A JIT  PANJA):
(a) to (e). The proposed Damodar River 
Diversion Protect is expected to reliease 
about 80 milton tonnes of coking coal of 
Krgli seam whk:h is proposed to be later 
exploited by opencast mining. For initiating 
works of prelim inary activities the 
Govemment had sarx:tioned an advance 
aclk>n for an amount of Rs.2 crores. However, 
the coal company has not t)een in a position 
to acquire the entire land required for the 
project. The Company has submitted a 
proposal seeking additional funds for 
completing the advance action activities like 
land acquisition, rehabilitation of evk;tee 
families, forestry clearance etc.
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Central Coalfields Umited had Indicated 
that 800 families are likely to be affected by 
the project and have prepared a refuybilitation 
scfwme. The cost of the River diversion 
Project as per estimates of October, 1991 is 
Rs.373.12 crores. However, the processing 
of investment decision is dependent on 
factors like acquisitton of land, environmental 
and forestry clearances etc.

The River Diversion Project has been 
planned to release Coking Coal required by 
the Steel Plants arKJ according to present 
estimates the pr<^ect is a viable propostion. 
For a rated capacity of 2.70 million tonnes 
per annum the life of the opencast mine may 
be about 30 years.

[Trartslation]

Progressive Use of Hindi

•568. PROF. RAM KAPSE: Will the 
Minister of HOM E AFFAIRS be pleased to 
State:

(a) whether there is euiy cell in ttie 
Department of Offk:ial Language to act on 
complaints against vk>lation of the rules 
pertainirtg to the progressive use of Hindi;

(b) if so, the number of complaints 
received during 1992; and

(c) the action taken ttiereon?

TH E  MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN); (a) Yes, Sir.

(b) Total • 905

(c) Complaints received in respect of 
vioiatk>n of rules regarding progressive use 
of HiiKli are sent to concerned Ministries/

CHAITRA 29. 1915 (SAKA) Written Anstnfers 150

DepttsTOffices for necessary action.

[EnglisNi

Riot-Hit Children

*569. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) wftether the Unk>n Government have 
asked the States to constitute State artd 
Distrk:t level committees to klentify the riot- 
hit children for assistance from the national 
FourKlation for communal Harmony;

(b) if so, the States which have constituted 
such committes so far,

(c) the States which have utilised ttw 
financial assistance under the above 
scheme;

(d) the anKMint released to those States 
so far and

(e) the number of riot-hit children 
rehabilitated in tlK>se States?

T H E  MINISTER O F  HOM E AFFAIRS 
(SHRI S.B. CHAVAN): (a) Yes. Sir.

(b) Aocordir>g to information furnished 
so far by the State Govemments and Union 
Territory Administrations. 14StatesAJTsviz., 
Andhra Pradesh, Assam, Bihar. Gujarat, 
Haryanai Karnataka. Mizoram, Mahdya 
Pradesh, Maharashtra. Rajasthan, Uttar 
Pradesh, Delhi, Andaman & Nkx>bar Islands 
and Pondicherry have constituted State and 
District Level Committees.

(c) to (e). Details are given in the 
statement t>ek>w.

V-’V
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Metals and Minerals in Meghalaya
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*570. SHRI P ETER  G. MARBANIANG: 
Will the Minister of MINES be pleased to 
state;

(a) the names of the areas where the 
Geological Survey of India has made surveys 
in Meghalaya during the last three years to 
find out deptosits of metals and minerals;

(b) the estimated quantity of deposits of 
each metal/mineral; and

(c) the steps taken by the Government 
for their proper exploitation?

TH E  M INISTER O F  S TA TE  O F TH E 
M IN ISTR Y O F  M INES (SHRI BALRAM 
SINGH YADAV):, ^a) During the last three 
years, the Geological Survey of India (GSI) 
has carried out investigations for metals/ 
minerals in the following areas of Meghalaya;

1. Sung Valley in East Khasi and Jaintia 
Hills districts for Platinoids.

2. Litang Valley, Jaintia Hills district for 
Limestone.

3. Along extension of Tyrsad- Ba rapani 
Shear Zone for Basemetal.

4. Around Umpyrtha area in East Khasi 
Hills district for Basemetals.

5. Sonapahar area. West Khasi Hills 
district for Molybdenum.

(b) investigations in Sung Valley and 
Tyrsad Barapani Shear Zone have not 
indicated encouraging results. The w/ort< is

in progress in other areas and the results 
can be evaluated after the completion of the 
work.

(c) Exploitation of the metals/minerals 
depends upon the techno-economic viability 
of the deposits.

Coal to Power Stations in Gujarat

*571. SHRI SOMJIBHAI DAMOR; Will 
’ the Minister of COAL be pleased to state:

(a) the requirement of coal for various 
Power Stations of the Gujarat State Electricity 
Board;

(b) the total quantity of coal actually 
supplied to these Power Stations during 
each of the last three years;

(c) whether the required quantity of coal 
has been supplied to these Power Stations;

(d) If not. the reasons therefor; and

(e) the steps being taken to supply the 
required quanitity of coal to these Power 
Stations?

TH E  MINISTER O F  S T A TE  O F  TH E  
MINISTRY O F COAL (SHRI A JIT PANJA);
(a) to (d). The assessment made by Central 
Electricity Authority (C E A ) regarding 
requirement of coal forthermal power statk>ns 
of Gujarat State Electricity Board and actual 
despatches during the year 1990-91 and for 
the period April ’92 to February, 1993 are 
given below:

(In ‘000 tonnes) 
(Data Provisional)

Year Requirement as 
assessed by CEA

Acuta!
despatches

%
materialisation

1990-91 9544 8401 88%
1991-92 9606 9274 97%
April ■92- 
Fabruary *93 9963 9729 98%
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Adequate quantity of coal has been 
suppUed to the thermal pwoer stations of 
Gujarat State Electricity Board. As a result 
the coal based power generation in the State 
has gone up and the G EB has been able to 
improve its plant load factor substantially.

(e) Highest priority is accorded for 
movement of coal to the power stations in 
the country including Power Stations of 
Gujarat Electricity Board. Supply of coal to 
power houses is being monitored closely 
and corrective action is taken wherever 
necessary to improve the availability of coal.

Reservation Policy

•572. SHRI VILAS M UTTEM W AR: Will 
the Minister of W ELFAR E be pleased to 
state:

to the existir>g Rules/Regulations providing 
reservatior^ for SC  & S T in services etc. is 
under active consideration of the Govt, of 
India.

Accord with IMIzo National Front

•573. DR. C. SILVERA: Will the Minister 
Of HOM E AFFAIRS be pleased to state:

(a) the details of the clauses of the accord 
signed between the Union Government and 
the M iw  National Front which have been 
implemented so fan

(b) the details of such clauses which 
have not yet been implemented;

(c) the reasons for delay in implmentation 
of such clauses; and

(a) Whether demand has t^een made by 
various organisations that the present system 
of reservations for Scheduled casts and 
Scheduled Tribes in employment be given 
statutory status, instead of t>eing an executive 
decision as at present; and

(b) if so, the reaction of the Govemment 
thereto?

T H E  M INISTER O F W ELFARE (SHRI 
SITARAM  KESRI): (a) and (b). As per the 
demands from various Organisations the 
question of introduction of a Legislation in 
the Partiament for giving statutory backing

(d) the time by which these are likely to 
t)e implemented?

TH E  MINISTER O F  HOM E AFFAIRS 
(SHRI S B. CHAVAN): (a) to (d). A statement 
showing ttie details of the caluses of ttro 
Accord signed between the .Union 
Govemment and the Mizo National Front on 
30th June. 1986 and progress of their 
implementation is attached.

As will be seen from the statement, the 
Unk>n Govemment fiave taken all necessary 
action to implement the various clauses of 
the Accord with whk;h they are concerned.
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Coal Resources

*574. SH R I B R A JA  K IS H O R E  
TR IP A TH Y: Will the Minister of COAL be 
pleased to state:

(a) whether the Geological Survey of 
India hs conduceted any survey and 
assessed the invetntory of coal resources in 
Orissa and other parts of the country;

(b) if so, the details thereof;

(c) the total incremental resoures 
assessed during the last three years in the 
country, particularly in Orissa;

(d) whether the Geological Survey of 
India and the Central Mine Planning and 
Design Institute Ltd. have any programme to 
deploy drills for exploration of coal in Orissa 
during the Eighth Five Year Plan; and

(e) if so, the details thereof?

TH E  MINISTER O F S T A TE  O F  TH E  
M INISTRY O F CO AL (SHRI A JIT PANJA):
(a) and (b). Yes. Sir. As on 1-1-1993, State- 
wise estimated reserves of coal (upto a 
depth of 1200  metres) as assessed by 
Geological Survey of India are given below:

State Reserves of coal 
in million tonnes

Andhra Pradesh 10837.75

Arunachal Pradesh 90.23

Assam 295.18

Bihar 64371.75

Madhya Pradesh 39022.56

Maharashtra 6276.53

Meghalaya 459.43

Nagaland 19.94

Orissa 46218.44

State Reserves of coal
in million tonnes

Uttar Pradesh 1062.21

West Bengal 25123.11

Total 193777.13

(c) Total incremental resources assessed 
during the last three years in the country is 
around 7732.89 million tonnes of which 
Orissa coalfields account for around 1956.90 
million tonnes.

(d) and (e). Currently, 6  Nos. each of 
drills of Geological Survey of India and 
Central Mine Planning and Design Institute 
are engaged in regional exploration and 
detailed exploration respectively in Talcher 
and IB-River coalfields of Orissa. Besids, 5 
drills of Mineral Exploration Corporation and
10 drills of State Govemment of Orissa are 
engaged in promotional drilling in Talcher 
Coalfiled and detailedexploration in T  alcher 
and IB-River coalfields respectively. The 
programme of deployment of drills in future 
depends on potentiality of blocks and 
demarKi projections.

Birth Rate

•575. SH R I k Is H A N  D U T T  
SULTANPURI: Will the Minister of HEALTH 
AND FAMILY W ELFARE be pleased to state:

(a) the targets fixed to bring down the 
birth rate under family welfare programmes 
during 1992-93, State/Union Territory-wise;

(b) the success achieved so far in this 
regard; and

(c) the details of the Central assistance 
provided for the purpose. State/Union 
Territory-wise?

T H E  M IN ISTER  O F  H E A L TH  AND 
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) and (b). Statement 
I is given below.

(c) Statement II is given below.
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GrantS'In-Aid provided to StatesAJts. 
during 1992-93

S. No. StateAJnion Territory Amount 
Provided 

(Rs. in lakhs)

1. Andhra Pradesh 6443.05

2 . Arunachal Pradesh 26.63

3. Assam 2009.74

4. Bihar 5529.36

5. Goa / 118.36

6 Gujarat 5337.51

7. Haryana 1762.96

8 . Himachal Pradesh 1032.63

9. J & K 959.13

10 . Karnataka 3063.39

1 11 . Kerala 3629.10

12 . Madhya Pradesh 5844.07

13. Maharashtra 8261.10

14. Manipur 441.22

15. Meghalaya 242.57

16. Mizoram 143.03

17. Nagaland 263.34

18. Orissa 3226.72

19. Punjab 1885.94

2 0 . Rajasthan 5014.50

2 1 . Sikidm *• ' 127.77

2 2 . Tamil Nadu 5090.47

S.No. State/Union Territory Amount 
Provided 

(Rs.in lakhs)

23. Tripura 274.51

24. Uttar Pradesh 16289.41

25. West Bengal 4455.11

UNION TERRITORIES

26. A&N Islands 71.92

27. Chandigarh 101.81

28. O&N Haveli 20.30

29. Daman & Diu 17.10

30. Delhi 675.08

31. Lakshadweep 7.79

32. Pondicherry 63.00

Total 82448.62

Ayurvedic Medicines

*576. DR. M A H A D E E P A K  SIN G H  
SHAKY A: Will the Minister of HEALTH AND 
FAMILY W ELFARE be pleased to state:'

(a) whettier medicines having gold as 
one of the main ingredients have a special 
place among Ayurvedic medicines: .

(b) whether such medicines are in actue 
shortage;

(c) if so. the reasons therefor; and

(d) the steps being talten by the 
Government to overcome the shortage of 
these medicines? • *

■ i ’
TH E  M IN ISTER  O F  H E A LTH  AN D  

FA M ILY  W E L F A R E  (S H R I B.
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SHANKARANAND): (a) to (d). Ayurvedic 
drugs are mainly Herbal/Herbo-mineral 
based. Some of the hertso-minerals drugs 
contain gold. No shortage of such ntedicines 
has been reported.

Grievances Commission

*577. SHRI V. SREENIVASA
PRASAD;
SHRIMATI DIPIKA H.
TOPIW ALA:

Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether there is any proposal to 
constitute a Grievances Commission in the 
National Capital Territory of Delhi to talce 
care of the mounting complaints against the 
functioning of its various agerK:ies connected 
with public utility services;

(b) if so. the composition of the proposed 
Commission;

(c) the nature of complaints to be atterxJed 
by the Commission; and

(d) the time by which it is lilteiy to start 
functioning?

TH E  MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN); (a) There is no plan to 
cortstitute the Grievance Commssion for the 
national capital Territory of Delhi to take care 
of complaints against the functionirig of its 
various agerwiies connected with public utility 
services. A grievance Redressal and Anti- 
Corruption Cell is functioning in the 
Secretariat of Govt, of N C T of Delhi under 
the direct supervision of secretary (AR) and 
Chief Secretary, Delhi since 1985. In other 
departments of Govt, of N C T of Delhi, senior 
level officers have been nominated as 
Grievances Redressal Officers/Noadal 
Officers to here the grievances.

(b) to (d). Do not arise in view of (a) 
above. <

[Translation]

LPG Through Pipeline

*578. SHRIMATI SAR O J DUBEY; Will 
the Minister of PETROLEUM  AND NATURAL 
G AS be pleased to state:

(a) the names of cities in the country 
where LPG is being supplied through pipeline 
at present;

(b) whether there is any proposal to 
supply LPG through pipeline in other cities 
also; and

(c) if so, the details thereof?

TH E  MINISTER O F  S TA TE  O F TH E  
M IN IS TR Y  O F  P E T R O L E U M  A N D  
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA); (a) LPG is not being supplied 
through pipelines in any city at present.

(b) No. Sir.

(c) Does rtot arise.

Anti-Rabios Injection

*579. SHRI ARJUN SINGH YADAV: 
SHRI KASHIRAM RANA:

Willthe Minister of HEALTH AND FAMILY 
W ELFARE be pleased to state.

(a) whether the Government have 
developed any-new anti-rabies injection;

(b) whether this injection has been 
clinically tested;

(c) if so, the details thereof; and

(d) the target fixed for commercial 
production of the injection?

T H E  M IN ISTER  O F  H E A L TH  AND 
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) A tissue Culture 
Rabies Vaccir>e using Vero Cell T  echnology 
tias t»een developed in Pasteur Institute of
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Indid, Coonoor.

(b) Yes. Sir.

in the food processing sector;
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(c) Necessary licence for producing the 
new vaccine has already been obtained 
from the Drugs Controller of India.

(d) the tentative production target of the 
institute is about 1 nnillion doses per year.

Immunisation Against Diseases

*580. SHRI RAM PUJAN PATEL: Will 
the Minister of H E A LTH  AND FAM ILY 
W ELFAR E be pleased to state:

(a) the per capita amount being spent by 
the Government for immunisation against 
diseases in the rural and the urban areas of 
the country, separately:

(b) whether there is any proposal to bring 
parity in this regard; and

(c) if so, the details thereof?

T H E  M IN ISTER  O F H E A L TH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) to (c). An amount of 
Rs.7474.47 lakhs was spent under the 
Universal Immunisation Programme during 
1991-92. Seperate break up of expenditure 
for rural and urban areas is not maintained.

The estimated direct expenditure on each 
beneficiary under the programme in 1991-
92 was approximately Rs. 10.00.

[English]

Food Processing Sector

*581. SHRI K.H. MUNIYAPPA:
SHRI G EO R G E  FERNANDES:

Will the Minister of FOOD PROCESSING 
IND USTRIES be pleased to state:

(a) whether the Union Gk>vemment have 
approved proposals worth rupees four 
thousand crores for setting up of industries

(b) if so, the nefits to be accured therefrom 
including the generation of employment;

(c) whether the Union Government have 
formulated any scheme for the development 
of technical link between processors and 
growers in order to provide incentives to 
farmers; and

(d) if so, the salient features thereof?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  F O O D  P R O C E S S IN G  
INDUSTRIES (SHRI TAR UN  G OGOI): (a) to
(d). Yes, Sir. These proposals when 
implemented are likely to generate direct 
regular employment of over 50,000 persons. 
Ministry of Food Processing Industries has 
formulted several plan schem es for 
implementation during the Eighth Plan for 
the development of Food Processing 
Industries. These schemes inter-alia include 
the scheme for strengthening backward 
linkages between processors and growers 
in the Fruit and Vegetable Processing Sector.

Agreement with lA Pilots

*582. SHRI BOLLA BULLI RAMAIAH: 
MAJ. G EN  (R ETD .) BHUW AN 
CHANDRA KHANDURI:

Will the Minister of CIVIL AVIATION & 
TOURISM  be pleased to state:

(a) whether any agreement between the 
pik>ts and the Indian Airlines (lA) has been 
reached recently;

(b) if so, the details thereof;

(c) whether all the demands have been 
met;

(d) whether the matter was discussed by 
the Board prior to the agreement;

(e) the additional financial commitment 
made by the mangement in conceding the 
demend of the pilots; and
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(f) the measures Government propose 
to take to meet this additional financial 
commitment?

TH E  M INISTER O F  CIVIL AVIATION 
AND TO U R IS M  (SHRI GHULAM  NABI 
AZAD): (a) to (c). A Memorandum of 
Understanding has been signed between 
Indian Airlines and the Indian Commercial 
Pilots’ Association (IC P A ) on 21.2.93 
regarding increase in Meal allowance. By 
another Memorandum of Settlement signed 
with ICPA on 2.3.93, three out of four issues 
raised by ICPA In their strike notice dated 
24.11.92 were resolved and the fourth issue 
ocnceming basic pay of Commanders was 
agreed to be referred or ajudication. It was 
further agreed that ICPA would extend all 
possible cooperation to the mangement to 
ensure optimum utilisation of the fleet.

(d) No, Sir. The agreement dt. 21.2.93 
was subsequently approved by the Board of 
Directors.

(e) and (f). The additional financial impact 
of the increase in Meal Allowance comes to 
Rs. 1.36 crores per annum with effect from 
1.1.91 and Rs.2.72 crores per annum with 
effect from 1.1.93. Indian Airlines proposes 
to meet this out of increased productivity and 
cost controi.

Financial Viability of SEBs

*583. SHRI V. SREENIVASA 
PRASAD:
SHRI G. DEVARAYA NAIK:

Will the Minister of POW ER be pleased 
to state;

(a) whether a workshop was organised 
recently by the Power Finance Corporation 
to discuss steps for improving financial 
viability of SEBs;

(b) if so, the salient features thereof;

(c) whether a fresh review of the Indisjn 
(Am endm ent) Act. 1986 has been 
recommended to control power theft,

distribution and transmission losses and to 
realise dues; and

(d) if so, the reaction of the Government 
thereto?

TH E  M INISTER O F POW ER (SHRI 
N.K.P. SALVE); (a) to (d). Yes. Sir. A 2-day 
Workshop on Metering, Billing and 
Collections was organised by the Power 
Financd Corporation in collaboration with 
USAID on the 5th and 6th of February, 1993 
but the same was basically meant for 
Indentificatlon of the problems being 
experienced by SEBs in regard to metering, 
billing and collections, and as such no specific 
recommendations in the form of solutions 
were put forth at that stage.

Pollution Control In Thermal Power 
Plants

*584. SHRI C. SREENIVAASAN; 
SHRI MANIKRAO HODLYA 
GAVIT;

Will the Minister of POW ER be pleased 
to state;

(a) the number of thermal plants 
functioning in each State at Present;

* (b) the estimated quantity of the fly ash
emitted by these plants annually;

(c) the number of plants which do not 
have pollution control equipments;

(d) whether the Government propose to 
take action against these thermal plants;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

TH E  M INISTER O F POW ER (SHRI 
N.K.P. SALVE); (a) Statewise number of 
thermal power stations functioning at present 
are given below;
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Stmtm/UT/Syatmm No. of thermal plants*
comply with the prescribed limits by 
December 31st. 1993.

1. Andhra Pradssh 6 Privatisation of lA and Al

2. Asaam 4 . *585. P R O F. UM M AR ED D Y  
VENKATESW ARLU: WIH the Miriister of

3. BIhar 4
\

CIVIL AVIATION AND TOURISM  be pleased 
to state;

4. Qui*ra>t 11
(a) wtietTier attention of tfie Government

5.

6.

Haryarta

JamnfMj & Kastmir

2

1

has been drawn to the news item captioned 
"Privatisation of 1 A, Air India put ofT appearing 
in the Ecorwrnic Times dated Jaunary 31, 
1993;

7. KamataKa 1
(b) if so. tfte facts ttiereof; and

8. Madtiya Pradesh -6
(c) tlw reasons therefor?

9. Maharashtra 9
TH E  MINISTER O F CIVIL AVIATION

10. Orissa 1 AND TO UR ISM  (SHRI GHULAM  NABI 
AZAD): (a) Yes. Sir.

11. Punjab ' 2
(b) and (c). A statement is laid on Itie

12. Rajasthan 2 table of the House.

13. Tamil Nadu 6 STATEMENT

14. Uttar Pradesh 11 Th e  newspaper report gives the
impression tliat tfte passing of ttie Air

15. West Bengal 11 Corporations (Transfer of Undertakings arKi
1 Repeal)Bii, 1992would leadtoprivalisation

16. Delhi 4 of Air iTKSa and Indian Airlines.

17. D.V.C. ■ 4 There is no proposal to “Privatise’  Air

* this also includes the gas end oil besed 
thermal plants.

(b) According to Central Pdlution Control 
Board, these power plants emit about 40 
million tonnes of fly-ash annually.

(c) All thermal power stations have some 
form or the other of pollution control

' (■quipnHMitiil V
„  . ' (<Qki6(f). As per the recent notification of 

•le Ooi^mment of India, all the thermal 
govMr stations set up before 16th May. 1981 
ihal-provMe air pollution control devices to

India and IrKlian Airlines, What is intended is 
only restructuring of tfie two airlines by 
convefting tftem into two companies under 
the Companies Act. 1956. The Companies 
wiN stH have majority sharefK>lding of tfte 
Government. There is no reversal of policy 
in this matter.

Letters Sorting Machines

•586. DR LAXMINABAYAN '
PANDEYA;
DR. ARNRIT LAL KALIDAS 
PATEL:

W n the Minsiter of COMMUNICA'nONS
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be pleased to state:
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Erosion by Brahmaputra River

r ' (a) whether letter sorting machines are 
proposed to be introduced in some of the 
cities:

(b) if so. the details thereof;

(c) the cost of each such machine and its 
capacity;

(d) whether the machines are likely to be 
produced indigenously;

r
(e) if so, the lilcely places of production;

(f) whether the Govemmont ftoo propose 
to import these machines;

(g) if so, the details theieof; and

 ̂ (h) the estimated expenditure for the
installation of these machines?

f TH E  MINISTER O F S T A TE  O F  TH E  
MINISTRY O F COM M UNICATIONS (SHRI 
SUKH RAM); (a) to (c). One Automatic Mail 
Processing System consisting of sorting 
machines, manual coding desks and arxaliary 
machines has been installed at Bombay. It is 
proposed to install similar systems at Madras 
and Delhi in due course. The cost of the 
system installed at Bombay is approximately 

' Rs.10  crores. The sytem is expected to 
process 2.4 lakh letters in one eight (8 ) hour 
shift.

(d) No. Sir.

(e) Does not arise in view of reply at (d) 
itx>ve.

(f) to (h). The system installed at Bomt>ay 
has been imported from M/s. Alcatel Bell 
Telephones" Com pany, Belgium after 
obtaining global tenders. No decision has 
yet been taken regarding the system at other 
places. The total cost of installation of the 
system installed at Bombay is^stimatetfat 
Rs .22 crores approximately. This includes 
customs duty, building and other charges.

*587. SHRI PROBIN DEKA: Will the 
Minister of W A TE R  R E S O U R C E S  be 
pleased to state:

(a) whetfter any scheme submitted by 
the Government of Assam to the Unkin 
Government for prevention of erosion caused 
by the river Brahamputra is pending with 
Central Water Commission for approval;

(b) if so, the details thereof; and

(c) the action proposed to be taicen in this 
regard?

T H E  M IN IS TE R  O F  W A T E R  
R E S O U R C E S  A N D  M IN IS TE R  O F  
P A R L IA M E N TA R Y  A F F A IR S  (S H R I 
VIDYACHARAN SHUKLA): (a) to (c). In all 
19 Schenrtes for flood management costing 
Rs.55.9 crores have been received for 
approval durirtg the year 1992-93. Ou of 
these, 10 schemes costing Rs.16.9 crores 
have t)een approved and one scheme costing 
Rs.4.68 crores has been withdrawn by the 
State Govenrment. Examination of 3  
schemes costing Rs.7.74 crores received 
recently in March 1993 has not been 
completed. Clarifk»tions on 5 schemes 
costing Rs.26.7crores have t>een requested 
from ttie State Government.

[Translation] i

Modernisation of Telephone Exchanges 
in M.P. and Gujarat

*588. SHRI MAHENDRA KUMAR 
. SINGH THAKUR;

SHRI N.J. RATHVA:

Will the Minister of COM M UNICATIONS 
be pleased to state: '

(a) the total numtjerTR old telephortst 
exchanges in Madhya Pradesh and Gujarat 
which require replacement and
moderrWsation; _ • i;
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(b) the total number of electronic and 
crossbar exchanges set up since June, 1991 
in these States:

✓
(c) the total number of villages covered 

by telephone facility at present;

(d) whether these telephones are working 
satisfactorily;

(e) if not. the reaons therefor: and

(f) the steps taken by the Government in 
this regard?

T H E  M INISTER O F S T A TE  O F  TH E  
M INISTRY O F COM M UNICATIONS (SHRI 
SUKH RAM); (a) Exchanges which require 
replacement/Modernisation;

Gujarat - 355

Madhya Pradesh - 211

(b) Electronic and Crossbar Exchanges 
commissioned including replacement;

Gujarat - 592

Madhya Pradesh - 1187

(c) Number of villages coverd hy 
telephone facility:

APRIL 19, 1993 ’ 
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Gujarat - 5876

Madhya Pradesh -11960

(d) to (f). Telephones are generally 
working satisfactorily and faulty PCOs are 
repaired with a reasonable time. However, 
some times there may be prolonged 
interruption of PCOs provided through long 
open wire alignment which are affected due 
to natural calamity and thefts etc. For 
improving the performance of such PCOs 
reliable multi-access rural radio system 
(MARR) are being introduced in telecom

(

Tiliar Dam In Madhya Pradesh

*589. SHRI PHOOL CHAND VERMA: 
Will the Minister of W ATER  R ES O U R C ES ' 
be pleased to state;

(a) whether Tillar Dam Is being 
constructed in Agar-Malwa in Shajapur 
district of Madhya Pradesh;

(b) the total amount spent so far on the 
construction thereof;

(c) the total area of land in hectares 
being irrigated at present and likely to be 
brought under irrigation;

(d) the total amount likely to be spent on 
the completion of the dam; and

(e) the time by which the dam is likely to 
be completed?

T H E  M IN IS TE R  O F  W A T E R  
R E S O U R C E  A N D  M IN IS TE R  O F  
P A R L IA M E N TA R Y  A F F A IR S  (S H R I 
VIDYACHARAN SHUKLA); (a) Yes. Sir

(b) An expenditure of Rs.30.76 crores 
has been made upto March, 1992 and likely 
expenditure during 1992-93 is Rs. 1.50 crore 
on the project.

(c) Irrigation potential of about 5,000 
hectares has been created till the end of 
1991-92 and an additional potential of 2,000 
hectares is likely to be created during 1992-
93 against an ultimate irrigation potential of 
9,000 hectares.

(d) Latest estimated cost of the project is 
Rs.36.46 crores.

(e) The project is scheduled to spill over
in IX Plan. i
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(c) the measures adopted to bridge the 
gap?
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*590. SHRI MADAN LAL KHURARIA: 
Will the Minister of POW ER be pleased to 
state;

(a) the estimated gap between 
requirement and generation of power in Delhi 
dunng 1993-94;

 ̂ (b) the comparative figures for the
preceding three years; and

TH E  MINISTER O F POW ER (SHRI 
N.K.P. SLAVE): (a) to (c). As against the 
anticipated requirement of 10770 Million 
Units of energy in Delhi during 1993-94, the 
availability is expected to be 10685 MU. Out 
of this, DESU's own generation is estimated 
as 2829 MU. The balance requirement^are 
met by supply from the Badarpur Thermal 
Power Station and the Northern Grid. The 
comparative figures for the preceding three 
years are as follows;

Particulars 1990-91 ^ 1991-92 1992-93

i) Requirement (MU) 8546 9347 10158

*■
ii) Availability (MU) 8484 9255 10098

iii) Deficit (MU) 62 92 60

iv) D ESU ’s own 
generation (MU) 2093 2441 2461

The marginal shortfalls are managed by 
suitable load management and enforcing 
peak load restrictions on Industries. The 
power generation in Delhi is expected to 
further increase by installation of 3x34.07 
MW waste Heat Recovery Units at the 
existing Gas Turbines, improvements in the 
Plant Load Factor of the existing power 
stations and the proposed installation of 
600/900MW Gas Turbine Station at Bawana.

( Translation]

Integrated Development of Food 
Processing Industries

*591. SHRI SURAJBHANU SOLANKI: 
•Vill the Minister of FOOD I’UfXiESSING 
INDUSTRIES be pleased to state:

(a) whether the Union Government

propose to make any comprehensive study 
in regard to integrated development of food 
processing industries;

(b) if so. the details thereof;

(c) whether the Union Govenrment 
propose to implement any scheme for the 
use of indigenous or foreign technology to 
save fruits, vegetables and other edible items 
form perishing; and

(d) if so, the salient features thereof?

TH E MINISTER OF S TA TE  OF TH E 
M IN IS TR Y  O F FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a) 
and (b). While some sectoral studies are 
available in food processing sector, the 
Ministry, under Plan schems, is providing 
assistance to the State Governments and
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other institutions and organisations for 
conducting studies in food processing 
sectors for further development.

(c) and (d). Ministry of Food Processing 
Industries has formulated several Plan 
:>",homes for the development of food 
processing industries. The summary of tfie 
scftemes formulated for implementation 
during the Eighth Plan are given in tfie 
Statement.

STA TEM EN T

A. Grain Processing Sector

1. Post Harvest Technology Centre, IIT, 
Kharagpur.

2. Paddy Processing Research Centre. 
Thanjavur.

3. Regional Extension Service Centres.

4. Research and Development 
Schemes.

5. Rice Milling Machinery and Allied 
Equipment Testing Centres.

6 . Modemisatipn of Rice Mills.

7. Setting up of Food Engineering 
Centre.

A  Fruit & Vegetat>ie Processing

1. Scheme for settir>n wp foe d pro* 
cessipg and the n> a> arests.

2. Scheme for assistance for estat>- 
lishment of F&VP units.

3. Scheme for strengthening backward 
linkages between processors and 
growers. Testing Centres.

4. Scheme for assistarM:e for devetop*

' ment of infrastructure for mushroom 
cultivation and processing.

5. Assistance for development and pro
cessing of Hops.

6 . Generic advertising on processed 
foods and for providing marketing 
assistarK;e.

7. R 4 D i n F & V P .

C. Meat & Poultry Processing

1. Establishment of National Livestock 
Products Development Council.

2. Development of fX)rk processing.

3. Development of sheep goat and 
rabbit meat processing.

4. Development of Poultry & Egg Pro
cessing

5. Development of Buffalo meat proce
ssing

6 . Development of infrastructure for 
storage and transport of meat for 
export.

7. Development of marketing facility.

8 . Development of trained manpower 
for meat processing industry.

9. R & D for meat processing and spec
ialised packaging.

D. Fisheries & Fish Processing

1. Assistance for participation in deep 
sea fishing and processing.

2. Grant-in-aid providing interest sub
sidy on loan for acquisition of deep

:; sea fishing vessel.
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3. Assistance for diveiBified fishing. , FbodPrtSdtesinglnoiusliies.

4. Scheme for effective implementation 
of MZI Act by providing funds for 
installation of communication faciiites  ̂
for tlw Coast GuanJ.

5. Sctieme for setting up of cohJ-cfiain.

6. Scfteme for tuna and otiier fish pro
cessing.

7. Assistance to National Marine fHstv 
eries Development Board.

8. Fistiery Survey of India.

E. Consumer Industry

1. R&D scfieme on soyat>ean products 
and Indian traditional foods and 
packaging.

2. Investment in Put>lic Sector Enter
prises.

a) NRL

b) NERAMAC

/
F. Secretariat Economic Services

1. Scheme for strengthening of nodal 
. agerK^es.

2. Scheme for strengthening of Direc* 
torate of F 4 V P  for information, 
training, educatifjn and quality system 
for. development of F&VP.

3. Scheme for participation in National 
and international exhibitions.

4. Scfiemeforpromotingstudiesinfood 
processing.

5. Scheme for perfbrmance awards in

[EngSs^

Deep Soa Fishing

*502. DR. (SHRIMATI) K.S. SOUNDARAM: 
Will the Minister of FCX>D PROCESSING 
INDUSTRIES be pleasedto state:

(a) whetfier the Union Government have 
taken/propose to take my initiative for large 
scale deep sea fishing from the coast of 
Tamil Nadu;

(b) if so, the details thereof; and

(c) if not, tfie reasons therefor?

T H E  MINISTER O F  S T A TE  O F  TH E  
M IN IS TR Y  O F  F O O D  P R O C E S S IN G  
INDUSTRIES (SH R ITAR UN  G OG OI): (a) to
(c). Government have recently given 
permisskxi to two companeis from Tamil 
Nadu for Test Fishing/Joint Ventures in deep 
sea fishing in collaboration with two foreign 
fishing companies. Moreover, a numt)er of 
competfieis have their base of operatidiTar^ 
Madras for deep sea fishing all along the 
Indian coast irK:luding the cost off Teunil 
Nadu.

Rim  Industry

*593. SH R I H A R IS H  N A R A Y A N  
PRABHU Z A N TY E; Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the Government have 
received any representation from the Film 
Federation of India regarding various 
prot>lems faced by the film industry with 
regard to raw stock;

(b) if so, the details thereof; and :

(c) the action taken by the Government 
inttiematter?
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TH E  M INISTER O F S TA TE  OF TH E  
M IN IS T R Y  O F  IN F O R M A TIO N  AND  
BRO AD CASTIN G  (SHRI K.P. SINGH DEO):
(a) Yes, Sir.

(b) For details, an extract of the 
representation is enclosed as statement.

(c) In order to mitigate the grievance, this 
matter was discussed in a meeting convened 
under the Chairmanship of the then Dy. 
Chairman, Planning Commission on 6.7.92, 
which was attended by the then Minister of 
Information and Broadcasting and senior 
officers of Ministries of Information and 
Boradcasting, Finance and Commerce and 
the leading Film Industry Associations 
including the President, Film Federation of 
India. During deliberations it was made clear 
to the film industry that the setting up of the 
manufacturing plant in the public sector was 
not possible in view of the resource constraint 
facing the Govemment. Moreover, the project 
hadto be economically vaiable. Manufacture 
of colour negative and positive raw film in the 
private sector did not require licence. In the 
wake of liberalised industrial atmosphere 
and rupee convertibility, the private sector 
had to come forward for this. The possibility 
of the participation by the NRIs could also be 
explored. Till such time indigenous 
manufacture was possible, improt of raw 
stock had to continue for keeping the film 
industry alive. However, in the Budget 
proposals for 1993-94 Government have 
announced more reliefs to this sector in the 
form of reduction in customs duties.

S TA TE M E N T

Extract of Film Federation of India’s 
Representation Dated29.6.92 to The 

Planning Commission

S E TTIN G  UP O F A M ANUFACTURING 
UNIT FOR RAW FILM
I

Foryears India has t>een the largest producer

of feature films in the wortd and yet not an inch 
of raw film, either positive or negative is being 
manufactured indigenously and all raw film is 
imported from abroad. In a country like inida, 
whe re even neuclear energy is being produced, 
nobody, eversirrce independence, hastfiought 
of manufacturing raw film which is the most 
basic need and raw material of film industry and 
is, in fact, its blood line and it obviously is not a 
luxury item and yet the sucessive governments 
have imposed customs and excise duties so 
heavily as it it were a luxury item. The result is 
that the raw film in India is the costliest in the 
world while, in all fairness, the govemment 
should ensure that it should be the cheapest in 
the world considering that India is the producer 
of largest number of films and the commodity is 
cent percent imported. In 1960. a public 
undertaking, Hindustan Photofilm Mfg. Co. Ltd., 
was established with the intention of 
manufacturing raw film indigenously, but the 
HPF. during all these 32 years, has been 
only cutting and perforating the jumbo rolls 
which it imports as a matter of monopoly. 
Thanks to HPF’s monopoly, inefficiency and 
arbitrary and frequent hikes in the sale price 
of positive colour film coupled with the high 
customs and excise duties, a 1000 ' tin in 
India costs Rs.3,000/- while in Pakistan it 
costs only Rs.1,500/-. Similarly, because of 
the government’s callous customs and excise 
duties, a 1000 ' tin of colour negative which in 
India costs R s.12.000/- is available in 
Pakistan at a pirce of Rs.7.300/-. The 
approximate annual consumption of positive 
colour film is about 5 lakh tins and that of 
negative colour film is about 50,000 tins. 
From this can be judged the crippling effect 
of various customs and excise duties 
imposed on colour film the basic raw material 
of the film industry. Under these 
circumstances, the only way out is that the 
Planning Commission may allocate funds 
for immediate setting up of a manufacturing 
units, both for positive and negative colour 
film, either in the public sector or in the joint 
scctor. and till such time that a factory is set up. 
all customs and excise duties should be
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abolished on the raw film and the revenue loss 
of about 100 crores on this account is only a 
pittanceconsidering the total quantum of cusom 
andexcisedutiescollected in thefinance ministry, 
and similarly considering that the total outlay of 
the 8th five year plan is Rs.7.98,000 crores, 
setting up of a factory f orthe manufacture of raw 
film should be an easy job in as much as our 
enquiries indicate that such a plant needs only 
about Rs.600crores of investment with a great 
potential of export of raw film to other countries.

What we have submitted above regarding 
raw film is equally applicable to the 
manufacture of various cinematrographic 
equipments both regarding the setting up of 
an equipment factory as well as the abolition 
of exicse and on customs duties on such 
equipments till the time the factory is set up 
for this purpose.

[ Translation]

Slaughter Houses Near Airports

*594. SHRI YASH W ANTRAO PATIL: 
SHRI GOVINDRAO NIKAM:

Will the Minister of CIVIL AVIATION AND 
TOURISM  be pleased to state:

(a) whether there are any international 
guidelines that there should be no slaughter 
house in nearby area of any of the airports;

(b) if so, whether these guidelines are 
not being complied within the country; and

(c) if so. the reason therefor?

TH E  MINISTER O F CIVIL AVIATION 
AND TO U R IS M  (SHRI GHULAM  NABI 
A ZA D ); (a) International Civil Aviation 
Organisation recommends that garbage 
disposal dumps or such other sources atracting 
bird activity on or in the vicinity of an aerodrome 
should be eliminated or their establishment 
prevented, unless these are uniinkely to create
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conditions conducive to bird hazard problems

(b) and (c). Action is taken in accordance 
with provisions of the Aircraft Rules, l'937. 
and the applicable civic rules, with a view to 
preventing bird hazard problems in India.

[English]

Telecom Services in Rural Areas

*595. SHRI P.G. NARAYANAN: Will the 
Minister of COM M UNICATIONS be pleased 
to state:

(a) whether telecommunication services 
are likely to be extended to rural areas of the 
country;

(b) whether the Government propose to 
allow multinational companies to enter into 
rural telecommunication sector; and

(c) if so, the details thereof?

THE MINISTER OF S TA TE  OF TH E 
MINISTRY O F COM M UNICATIONS (SHRI 
SUKH RAM); (a) Yes, Sir. Telecom facilities 
to rural areas of the country are already 
being provided progressively.

(b) and (c). A proposal for private 
participation in rural telecommunication 
sector is under consideration.

High Power T.V . Station At Mysore

*596. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state:

(a) whether the Government propose to 
set up a high power T.V. transmitter at 
Mysore during 1993-94;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?
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T H E  M INISTER O F  S T A TE  O F  TH E  
M IN IS T R Y  O F  IN F O R M A T IO N  A N D  
B R O AD CASTIN G  (SHRI K.P. SINGH DEO):
(a) to (c). A  high power T V  transmitter is 
envisaged to be set up at Mysore in 
Karnataka. The normal lead time invoved in 
completion of projects of this nature is about 
4 years after formal ev>proval of the project 
by the Government.

Irrigation Projects of Andhra Pradesh

*597. SHRI J. CHOKKA RAO:
SHRI DHARMABIKSHAM:

Will the Minister of W A T E R  
R E S O U R C E S  be pleased to state:

of Environment & Forests and the Ministry'of 
Welfare etc. The consideration on one major 
project namelyTelugu Ganga, though tectmo- 
economically examined by the central Water 
Commission, has been deferred by the 
Advisory Committee due to non resolution of 
inter-state issues. One major project namely 
Modemisation of K.C. Canal has t>een 
received recently for techno-economic 
appraisal. Remaining 10 major and 11 
medium pn^ects have been sent back to the 
state Govemment due to non compliance of 
observations of Central Appraising agencies 
for which State Govemment is required to 
submit modified project reports.

[T/ans(alior4

(a) tfie number of major and medium 
irrigatk>n projects submitted to the Union 
Govemrr>ent by the Govemment of Andhra 
Pradesh for clearance;

(b) tt^  numt>er of projects found to t>e in 
order,

(c) their present stage;

(d) the number of projects which are 
pending for approval; and

(e) the numbr of projects rejected?

T H E  M IN IS T E R  O F  W A T E R  
R E S O U R C E S  A N D  M IN IS T E R  O F  
P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
VIDYACHARAN SHUKLA): (a) to (e). The 
numt>er of major and medium irrigation 
projects received from the Govemment of 
Andhra Pradesh which have not been given 
investment clearance, are 15 and 12  
respectively. Out of these, three major 
namely Jurala. VamsadharaStale-lland Yeleru 
and one medium project namely Buggavanka 
have been techno-econmically appraised arxi 
found acceptable t>y the Advisory Committee 
subject to compliar>ce of certain observations 

r such as obtaining cleararK»s from the Ministry

Earning from Metro Channel

‘ 598. SHRI BALRAJ PASSI: Will the 
Minister of IN F O R M A T IO N  A N D  
BR AO D CASTING  be pleased to state:

(a) the total amount received by ttie 
Govemment from the producers since the 
starting of Metro Channel;

(b) whether the Govemment propose to 
increase the time for Metro Channel keeping 
in view its popularity; and

I ''
(c) if so, the details thereof?

T H E  MINISTER O F  S T A T E  O F  TH E  
M IN IS TR Y  O F  IN F O R M A T IO N  A N D  
BROADCASTING (SHRI K.P. SINGH DEO):
(a) Doordarshan have received an amount 
of Rs.58.32lacs in respect of the programmes 
telecast in tfie metro hour introduced from 
26.1.1993 on its existing second channels in 
Delhi, Bombay, Madras and Calcutta till 
3i.3.igga

(b) and (c). Metro network is also tieing 
uplinked via satellite from 9.00 p.m. to 10.00 
p.m. from 1.4.1993 onwards.
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T.V . Tnmsmittwr at Gangtok

*599. SHRIMATI OIL KUMARIBHANDARI: 
Will the Minister of INFORM ATION AND 
BRAODCASTINGb^pleased to state:

(a) whether T.V . transmitter of 1 K.W. 
capacity has since t>een ccmmissioned into 
service at Gangtok;

(b) if so. the details thereof;

(c) if not, the reasons ttterefon

(d) whether the Government propose to 
provide programme gerwration facility centre 
at Gangtok;

(e) if so. the details thereof; and

(f) If not. the reasons therefor?

T H E  M INISTER O F  S TA TE  O F TH E  
M IN IS T R Y  O F  IN F O R M A TIO N  AND  
BROADCASTING  (SHRI K.P. SINGH DEO):
(a) to (c). The construction of transmitter 
building and T V  tower at Gangtok has been 
completed and action to instal the transmitter 
and equipment initiated by Doordarshan. 
The high power transmitter ( 1 KW) at Gangtok 

.'is envisaged to be ready for commissioning 
in 1993. j

(d) to (f). A Programme Generation 
Facility centre comprising a Studio of atx>ut 
50 sq. metre area with associated technical 
facilties equipped with professional grade 
colour equipment is envisaged to be set up 
at Gangtok and a Mini ENG (Electronic 
News Gathering) Van wouki also beprovided at 
the Centre for outside coverage.
[EngUsHi

Telephone Connectiona in Metro Cities

*600. SHRI PIUSTIRKEY; Will the Minister 
Of COMMUNICATIONS be pleasedto state:

(a)thetotalnumberofpeisonsonthewaiting 
Kstfortelepfwne connections in Delhi, Calcutta, 
Bomt>ay and Madras, city-wise;

(b) tfie steps taken or proposed to t>e taken 
by the Government to provide telephone 
connections as early as possible; and

(c)thest6pstakBntoconveftmoretetephor>e 
exchanges into electronic exchanges?

TH E MINISTER O F  S TA TE  FOR O F TH E  
MINISTRY O F  COM M UNICATION (SHRI 
SUKH RAM): (a) Total number of p>ersons on 
waiting list for telephone connections as on 
28.2.93is as under

Delhi

Bombay

Calcutta

Madras

3<^145

2052S3

€2007

109517

(b) O r^  of ttie ot>|ective of ttie Department of 
Teiecommunication forttte eighth five year plar 
is to restrict the waiting period for telephone 
connections umler General category in larger 
telephone system areas to twoyeais and provide 
connection practically on demand for othe 
categories. Accordingly expansk>n plans are 
being drawn for Delhi, Calcutta, Bombay anc 
Madras, subject to the availability of resources

(c) Eighth Five Year Plan of Department c 
Telecom envisages the foRowingstepstoconver 
more telephone exchanges into electron*' 
exchanges:-

Replace aN life expired & womout 
electromechanical exchanges b 
electronk: exchanges.

• Replace all small size STR O W G E; 
type MAX-III excfiange and line findc 
type MZX -II exchange by electror:
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exchanges (as part of the programme to 
provide NSD to alt exchanges).

Replace all life expired & unservice
able transmission system by digital 
systems.

Gas For Power Pro|ects

*601. SHRI G.M.C. BALA YOGI:
SHRI M.V.V.S. M URTHY;

Will the Minister of PETROLEUM  AND 
'JATURAL G AS be pleased to state;

(a) whether the Government of Andhra 
’ radesh have submitted any proposal to the 
Jnion Government for supply of natural gas 
or gas-based power projects:

(b) if so, the details thereof; and

(c) the action taken thereon ?

TH E  M INISTER O F S T A TE  OF TH E  
M IN ISTRY O F  P E T R O L E U M  A N D  
lATURAL GAS (CA P T. SATISH KUMAR 
iHARMA): (a)to(c). Requests for allocation 
ave been received from time to time. 1.9
1MSCMD of gas has been allocated for the
eneration of power in Andhra Pradesh.

Oil And Natural Gas

*602 SHRI B. DEVARAJAN: Will the 
inister of P ETR O LEUM  AND NATURAL 
AS be pleased to state:

(a) the name of the agencies producing oil 
gas in the country:

(b) the number of wells dug both in on-shore 
id off-shore areas during the lastthree years; 
xJ

(c) the number of such wells at present and 
lie quantity of oil and gas being p>roduced f rom 

,^ch wells?

TH E  MINISTER O F S T A TE  O F TH E  
M IN IS TR Y  O F  P E R T R O L E U M  AND  
NATURAL GAS (CAPT. SATISH KUMAR 
S H A R M A ) (a) Oil & Natural Gas 
Commission and Oil India Limited are the 
agencies producing oil and gas in the 
country.

(b) and (c). During the last three years 
1150 wells in Onshore and 325 wells in 
Offshore have been drilled of which 529 
are oil and 36 are gas producing. The total 
crude oil and gas production during 1991- 
92 was 30.346 MMT and 18.645 BCM 
respectively.

( Translation]

Leprosy Hospitals In West Bengal

*603 SHRI SIR SINGH M AHATO ; Will 
the Minister of HEALTH AND FAMILY 
W ELFARE be pleased to state;

(a) the place in West Bengal where 
leprosy hospitals have been opened:

(b) whether foreign assistance has t>een 
provided to these hospitals: and

(c) if so. the details of assistance 
provided'during 1991-92 and 1992-93?

T H E  M INISTER O F H EA LTH  AND 
FA M ILY  W E L F A R E  (S H R I B. 
SH ANKARANAND) (a) Under National 
Leprosy Eradication Programme, there is no 
scheme for opening of leprosy hospitals as the 
emphasis is on domicilliary treatment. A 
regional Leprosy Training and Research 
Institute has. however, been set up at Goripur 
in West Bengal which includes a 75 bedded 
hospital for leprosy patients.

(b) No. Sir,

(c) Does notarise.



209 Written Answers 

[English] taken to provide LPG connections in the rural 
areas of the country?
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LPG Connections

*604. SHRIDILEEPBHAISANGHANI: 
SHRISANTOSH KUMAR 
GANGWAR:

Will the Minister of PETRONLEUM  AND 
NATUR AL QAS be pleased to state:

(a) the number of LPG connections 
proposed to be provided during 1990-91 
1991-92 and 1992-93. State-wise:

(b) the number of LPG connections 
proposed to be provided during 1993-94, 
State-wise; and

(c) the steps taken or proposed to be

TH E MINISTER OF S TA TE  OF TH E 
MINISTRY O F PETROLEUM AND NATURAL 
GAS (CAPT/^N SATISH KUMAR SHARMA)
(a) A statemer^t is appended.

(b) The enrolement target of LPG for the year
1993-94 is being finalised.

(c) As perthe existing policy, LGP facility is 
provided in all areas of the country, under 
approved marketing plans, covering places 
with a population of 20.000 and above, 
offering viable distributorships and subject 
to overall availability of the product, in a 
phased manner.
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Copper Production

'605. SHRIC.P.M UDALAGIRIYAPPA: 
SHRI K.H. MUNI YAPPA:

(d)Ooes notarise.

[English]

Collection Of Technical Data

Will the Minsiter of MINES be pleased to 
state;

(a) the total quantity of coppcr produced in 
the country during each of the last three years;

(b) whetherthe copper content in the copper 
ore. epecially in eastern copper mines, is on the 
decline;

(c) if so. whether there is any proposal to 
close down some of the eastern copper 
mines: and

(d) if so. the details thereof and the 
reasons therefor?

TH E  M INISTER O F S TA TE  OF THE 
M IN ISTR Y O F  M INES (SHRI BALRAM 
SINGH YAD AV): (a) Hindustan Copper 
Limited (HCL) is the only Central Government 
Public Sector Undertaking engaged in mining 
and production of priamry copper metal in 
the country. The production of refined copper 
(Cathode) by H CL during the last three years 
was as follows:

Year Quantity (in tonnes)

1990-91 40,598

1991-92 45.495

1992-93 45,275

(b) Yes. Sir.

(c) Presently, there is no proposal to 
close down any copper mine of HCL including 
the mines in the eastern sector.

*606 SHRI RAM TAH AL C H O U D H A R Y : 
Will the Minister of P ETR O LEU M  AND 
NATU RAL GAS to be pleased to state;

(a) whether the Oil and Natural Gas 
Commission has incurred any expenditure 
for collection of the technical data;

(b) if so, the details thereof for the last 
three years:

(c) whether the technical data has been
sold out;

(d) if so, the amount earned thereby: and

(e) the reasons for selling out such data?

T H E  M IN IS TE R  O F  S T A T E  O F  
M IN IS TR Y  O F  P E T R O L E U M  AND  
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) (a) and (b). During 1989-90 to 
1991 -92 O N G C has incurred a total amount 
of Rs. 460.31 crores on geological and 
geophysical surveys and an amount of Rs. 
2926.87 crores on exploratory drilling, for 
acquisition of technical data.

(c) to (e). An amount of Rs. 64.38,38.268 
plus US $ 35.72,500 has been received from 
sale of data packages and information 
dockets in respect of blocks offered under 
the Fourth and Fifth Rounds of Bidding for 
exploration and oil and gas fields offered for 
development by private companies.

[English]
Coal Cess

*607. SHRI SWAMI SURESHANAND; 
Will the Minister of COAL t>e pleased to 
State: ’
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(a) whether there is any dispute between 
coal companies and coal producing States on 
the issue of coal cess;

(b) if so. the stage at which the matter stands;
and

(c) the steps ;taken to solve the issue?

T H E  MINISTER O F S T A TE  O F  TH E  
M INISTRY O F  COAL (SHRI A JIT PANJA):
(a) to (c). Yes Sir, The details and particulars 
are being collected and shall be laid on the 
Table of the House.

Blood Banks

*608. DR. KARTIKESWAR PATRA;
SHRI AMAR ROYPRADHAN:

Will the Minister of HEALTH AND FAMILY 
W ELFAR E be pleased to state:

(a) the number of licensed and unlicensed 
blood banks in Government arKi private sector 
at present in each State, separately;

(b) whether the Government propose to set 
up more zonal blood testing centres for the 
detection of AIDS positive cases in the country; 
and

(c) if so. the locations identified so farforthis 
purpose?

TH E MINISTER OFHEALTH AND FAMILY 
W ELFARE (SHRI 8 . SHANKARANAND); (a) 
A statement is annexed.

(b) There are 180 Z B TC  ( including 62 
Surveillance Centres) where linkages have 
been provided throughout the country. No 
more Zonal Blood Testing Centres are 
proposed to be set up.

(c) Does not arise.
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Death of Undertrials In Tihar Jail

*609. S H R IJE E W A N  SHARM A: Will the 
Minister of H O M E A FFA IR S t>e pleased to 
state:

(a) whether any magisterial enquiry has 
?een conducted to go into the causes of 
ieaths of undertrials in Tihar Jail in June, 
1992;

(b) if so, the outcome thereof; and

(c) the action taken in the matter?

T H E  M IN ISTER O F  H O M E A FFA IR S 
(S H R I S .S  CHAVANV /a) to (c). Delhi 
Adm inistration has /eported that six 
undertrials died in Central Jail. Tihar in June,
1992. Magisterial Inquests were held in all 
these cases. In four cases no foul play was 
detected. In respect of death of two inmates, 
namely, Abu Hamisi & Ram Bahadur, the 
Magistrate was of opinion that the two under 
trials died as timely medical assistance did 
not reach them due to some negligence on 
the part of Jail authorities. For this lapse, the 
Magistrate indicated two doctors, two 
^sistant Superintendents and four warders. 
Out of these a officials, two Jail Doctors, two 
Assistant Superintendents and one Warder 
were immediately placed under suspension. 
Departmental action against 7 indicated jail 
officials have been initiated under C C S  (C C A ) 
Rules, 1965. One Assistant Superintendent 
died and proceedings against him had been 
closed.

[English]

Profit of O N G C

*610. SHRI RAM LAKHAN SINGH 
YADAV:
SHRI C H H ITU 8 HAL G AM IT:

Will the Minister of P ETR O LE U M  AND 
N A TU R A L G A S  be pleased to State:

(a) whether there has been any decline 
in profit earned by the Oil and Natural Gas 
Commission during the recent years;

(b) if so. the reasons therefor; and

(c) the remedial steps taken in the matter?

T H E  M IN ISTER  O F  S T A T E  O F  TH E  
M IN IS T E R Y  O F  P E T R O L E U M  A N D  
N A TU R AL G A S (CA P TAIN  SA TIS H  KUMAR 
SH AR M A /(a) Yes, Sir.

(b) The reasons include loss caused by 
continued variation in exchange rate of rup>ee 
vis-a-vis major foreign currencies, increased 
operational expenditure, increased charges 
towards dry wells and depletion of producing 
property, increased interest charges and 
increased corporate tax.

(c) Government have increased the 
administered price of natural gas w.e.f. 
1.1.1992 and of crude oil w.e.f. 15.9.1992 
which is likely to improve the profitability of 
O N Q C.

[English]

Compressed Natural Gas as Alternative 
Fuel

*611. S H R I S .N . V E K A R IA  W ill 
thei^inister of P ETR O LE U M  AND N A TUR AL 
G A S  be pleased to State:

(a ) whether the Governm ent have 
introduced Compressed Natural Gas as 
substitute of pertrol for transport and other 
similar purpose;

(b) if so, whether the Government ' 
propose to set up gas filling stations for this 
purpose;

(c) if so. the time by which these are likely 
to fc>e set up; and
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(d) if not, the reasons therefor?

T H E  M IN ISTER  O F  S T A T E  O F  TH E  
M IN IS T R Y  O F  P E R T R O L E U M  A N D  
N A TU R A L  G A S  (C A P T. S A TIS H  KUM AR 
S H A R IF ):  (a) The Gas Authority of India 
Ltd. arul the IBP Co.Ltd. have launched an 
experimental pilot pr<^ect for the use of 
compressed natural gas (C N G ) in the road 
transport sector.

(b) to (d); C N G  dispensing facilities have 
been provided at a total of ten locations in 
Delhi, Bombay aruj Baroda. The IBP Co. 
Ltd. is in the process of setting up C N G  
dispensing facilities at one location each in 
A ssam  and Trip u ra  as part ot the 
experimental pilot protect. The question of 
setting up more C N G  dispensing stations 
will depend upon the results of the current 
experiment.

Banned McKficines

•612. SH R I PIUS T IR K E Y ; Will the 
M inister of H E A L T H  A N D  F A M IL Y  

' W ELFA R E  be pleased to state;

(a) whether several medicines sold in 
the country are banned in the developed 
western countries;

(b) if so. the reasons therefor;

(c) whether the Government propose to 
ban the sale of those medicines irm«e country;

(d) if so, by what time, and

(e) if not. the reasons therefor?

T H E  M IN IS TE R  O F  H E A L TH  AND  
F A M IL Y  W E L F A R E  (S H R I B. 
S H A N K A R A N A N D ): (a ) Seven drugs 
reported to tie banned in some countries are 
allowed for marketing in India.

(b) to (e). Biased upon t>enef it risk analysis

1915(SAKA) Written Answers 230

by the experts, it has been found that on 
balance it is advantageous to allow the use 
of these medicines for the present.

 ̂ Handling Facilities For LPG  Imports

*613. SH R I A S H T B H U JA  P R A S A D  
SHUKLA: Will the Minister of P ETR O LE U M  
AND N A TU R AL G A S be pleased to state:

(a) the maximum quantity of LPG imports 
for which there are matching handling 
facilities at various ports in the country;

(b) whether there ts any proposal to 
augment the handling facilities;

(c) if so, the details thereof;

(d) whether the Government propose to 
restrict the use of LPG as an energy input for 
industry; and

(e) if so, the reasons therefor?

TH E  M INISTER O F S T A T E  O F  T H E  
M IN IS T R Y  O F  P E T R O L E U M  A N D  
NATURAL G A S ( CAPT AIN SATISH  KUMAR 
SHARMA). (a) to (c). The existing LPG import 
facilities at Vizag and Bombay are planned 
to be augemented from the present capacity 
of450TM TP A  to600TM TP A. New additional 
imports facilities have been proposed at 
Kandia by Indian Git Corporation and at 
M angalore by Hindustan Petroleum  
Corporation Limited oach with a capacity to 
handle 600 TM TP A  of LPG.

<d) No. Sir.

(e) Does not arise.

Indian iron And Steel Com pany Ltd.

‘614. SHRI D. V EN K A TESW A R A  RAO: 
Will the Minister of S TE E L  be pleased to
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(a) whether a Committee has been set 
up to advise the Govemment on privatisation 
of the Indian Iron and Steel Company Ltd.;

(b) if so. whether it has submitted its 
report;

(c) the jdetails of the recommedations 
made by the Commtttee;

(d) whether those recommedations have 
been considered and implemented, and

(e) if so. the details thereof?

TH E  M INISTER OF S T A TE  O F TH E  
M INISTRY O F S TE E L  ( SHRI S O N TO S H  
M OHAN D EV) (a) and (b). Yes. Sir.

(c) to (e). The Committee received three 
offers from M/s Mitsui & Co.. Japan, M/s 
Mukand Ltd. and M/s Usha Rectifier 
Corporation India Ltd. and made the following 
m ajor recom m endations. Th e  
recommendations are under consideration;

i) The offer of M/s Mitsui to arrange for 
foreign exchange credits would not 
t>e of help in ensuring that the Burnpur 
steel works of IISCO is modernised 
and expanded to a Crude Steel 
capacity of 1.5 mtpa, without straining 
the Government Budget and the 
limited financial resources of SAIL. 
Mitsui’s offer should, therefore, be 
rejected;

purchase consideration net of 
scrifices. Mukand's offer may be 
accepted in view of the relatively 
lower capital cost of the project, 
effective collaboration with an 
internationally recognised steel
maker and a credible finarK:e plan, 
etc. Government may, if they so 
desire, negotiate with Mukand to 
make them im prove upon the 
consideration;

Writt&nAnswers 23?

iv) Government should take necessary 
measures to ensure that IISCO would 
remain outside the purview of BIFR; 
and

v) Government and SAIL may formulate 
and implement an appropriate 
scheme for a very expeditious 
development of the Chiria Iron Ore 
Deposits, as the success of 
modernisation and expansion of 
IISCO would rest on this.

Coal projects of A.P

*615. SHRI BOLLA BULLI RAMAIAH; 
Will the Minister of CO AL be pleased to 
state;

(a) whether a number of proposals 
regarding coal projects received from the 
Government of Andhra Pradesh during the 
last three years are pending with the Union 
Government for clearance:

ii) Though the offer of Usha is relatively 
attractive in respect of purchase 
consideration nett of sacrifice, it is 
not acceptable for other reasons viz. 
a high modernisation project cost 
and unrealistic and unreliable

, financing which could jeopardise the 
future of IISCO and it modernisation;

iii) Mukand's offer is superior in al res
pects except the relatively lower

(b) if so, the broad details thereof; and

(c) the steps taken or proposed to be 
taken to clear these proposals ?

TH E  M INISTER O F S T A TE  O F TH E  
M INISTRY COAL (SHRI A JIT  PANJA) (a) to
(c). Presently seven investment proposals 
on new coal mining projects of Singareni 
Collieries Company Ltd. are in various stages 
of appraisal and scriitiny. These projects
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Project

Medapalli Opencast 1.25

Padmavati Khani Underground 1.20

Gautham Khani Opencast 2.00

*l=tavindra Khani (New Tech.) 1.00

Ramagundam Shaft Block I 1.80

Manuguru Opencast IV 1.25

Khairagura Opencast ■ 0.72

In respect of six of the above proposals 
Advance Action Plans have been approved 
to enable the coal company to undertake 
essential preliminary activities like land 
acquisition, rehabilitation of oustees, forestry 
and environmental clearances, development 
of access roads and carrying out survey for 
power supply etc. Besides, similar Advance 
Action Plans have also been sanctioned for 
Manuguru Shaft Block I, Khairagura 
Underground and Koyagudem Opencast.

Investment approvals on coal projects 
are dependent on factors like availability of 
land, adequate funds, techno-economic 
feasibility, environmental and forestry 
clearnnces etc. Environmental clearance in

respect of Medapalli Opencast, Padmavati 
Khani Underground, Gautham Khani 
Opencast and Ramagundam Shaft Block I 
have become available and accordingly their 
appraisal and scrutiny are in advanced 
stages.
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Proposed capacity 
(million tonnes 

per annum)

Crimes In Delhi

*616. SHRI C.K. KUPPUSW AM Y 
SHRI ANNA JOSHI:

Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) the number of Incidents of abductionof 
traders, looting of banks and chain snatching 
which took place in Delhi during the last six 
months:

(b) how do the same compare with the 
figures for the same period during the 
previous year;

(c) the number of cases solved and 
those pending;

(d) the number of person arrested in 
connection with such cases;

(e) the reasons for increase in crimes in 
Delhi; and

(f) the measures taken to check such 
cases?

THE MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN):
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Privatisation of Mining Industry

*617. SHRI VIJAY NAVAL PATIL:
SHR1 G E O R G E  FERNANDES:

Will the Minister of MINES be pleased to 
State:

(a) whether there is any proposal to hand 
over mining industry to private sector;

(b) If so, the details thereof; and

(c) the mines that has been identified for 
being handed over to private sector?

TH E  MINISTER O F  S T A TE  O F TH E  
M IN ISTR Y O F  MINES (SHRI BALRAM 
SINGH YADAV): (a) No, Sir. Private as well 
as Public Sectors have been making 
significant contribution to development of 
minerals in the country.

(b) and (c). Does not arise.

Medical Colleges

*618. SHRI SYEDSHAHABUDDIN: Will 
the Minister of H E A LTH  AND FAMILY 
W ELFAR E be pleased to state:

(a) the number of medical colleges related 
to the Ayurveda, Unani and other Indian 
system of medicines in the country as on 
January 1, 1993, State-wise;

(b) the break-up of such colleges in each 
State on the basis of recognition by the 
competent authority;

(c) the total intake capacity of such 
colleges, State-wise; and

(d) the total average output of medical 
graduates from such colleges, Statewise?

TH E  M IN IS TE R  O F  H E A L TH  AN D  
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) to (d). According to 
the information available with Central CourK:il 
of Indian Medicine, the total number of 
colleges of ISM as on 1.1.^3 is 156. 
Information regarding state-wis^ break up 
as welt as intake capacity is giyen in the 
Statement. On an average about 8p-90% of 
students qualify for th Bachelor’s d ^ re e  in 
Ayurveda, Unani or Siddha. Under the IMCC 
Act, there is no provision for recognition of 
individual colleges by Central Council of 
Indian medicine. Only degrees awarded by 
Universities are recognised.
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Tropical Disease Research Centres

*619. S H R I S A R A T  C H A N D R A  
P A T T  AN AYAK: Will the Minister of H E ALTH 
AND FAMILY W ELFARE be pleased to state:

(a ) w hether the W orld Health 
Organisation has expressed keen interest 
for setting up Tropical Disease Research 
Centres in the country; and

(b) if so, the details thereof?

T H E  M IN IS TE R  O F H E A L TH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) No. Sir.

(b) Does not arise.

Shortage of Foundry Colce in Gujarat

*620. SHRI KASHIRAM RANA: Will the 
Minister of CO AL be pleased to state;

(a) whether there is a shortage of foundry 
col^e in Gujarat;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be 
taken for the regular supply of foundry coke 
to that State?

T H E  M INISTER O F  S T A TE  O F TH E  
M INISTRY FOR CO AL (SHRI A JIT PANJA):
(a) to (c). Coal India Limited (CIL) have 
reported that they are not aware of any 
shortage of foundry coke in Gujarat. Apart 
from CIL, foundry coke is being produced in 
private sector. Coke is also allowed to be 
imported. Supply of Hard Coke is arranged 
by CIL mostly by rail to consumers jn Gujarat 
as per the sponsorship issued by Director of 
Industries of the State. Consumers linked to 
Bharat Coking Coal Ltd. (BCCL) are also 
permitted to draw the shortfall entitlements 
C CL by road. The quantity of Hard Coke of 
different quality supplied to consumers in

Gujarat from B CC L during the year 1992-93 
has been of the order of 36,420 tonnes 
(provisional).

[Translation]

Refinance by NHB

*621. SHRI VILASRAO NAGN ATH RAO 
GUNDEW AR: Will the Minister FINANCE be 
pleased to state:

(a) the amount of refinance provided by 
the National Housing Bank (N H B ) to 
scheduled commercial banks, housing 
finance insttitutions and State Level apex 
co-operative housing finance societies for 
consturction and repair of the houses in 
Maharasthra during the last two years, 
institution-wise; and

(b) the amount of refinance proposed to 
be provided during the current year?

TH E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F FINANCE AND MINISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) National Housing Bank (NHB) 
provides refinance to scheduled banks, 
Housing Finance Institutions and State Level 
Ap>ex Co-operative housing finance socieities 
in respect of eligible loans disbursed by 
them. NHB has formulated a Scheme for 
subscription to Special Rural Housing 
Debentures (SRHDs) in terms of whnh NHB 
subscrit>es fully to SRHDs floated by ARDBs, 
covering their lending for rural housing under 
the scheme against guarantee of the 
concerned State Government. By the end of 
March. 1991 the cumulative disbursement 
under NHB Refinance schemes through 
these eligible primary lenders together with 
subscription to Special Rural Housing 
Debentures floated by Agricultural Rural 
Devetopment Banks (ARDBs) in respect of 
their eligible housing loans anK>unted to 
Rs. 1515.08 crores. State-wise break-up of
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this data is however, not available. [English]
Written Answers 246

The disbursement under NHB refinance 
schemes through the eligible primary lenders 
together with subscription to Special Rural 
Housing Debentures (SRHOs) floated by 
State Level Development Banks in respect 
of their eligible housing loans during the last 
three years were as follows:

July-June Amount 
(Rs. in crores)

1990-91

1991-92

1992-93
(upto March, 1993)

435.84

675.45

317.13

Export of Mangoes

*622. PR O F. S U S A N TA  C H A K R A - 
BORTY: Will the Minister of COM M ERCE be 
pleased to state:

(a) whether India’s share in the world 
exports of mangoes does not commensurate 
with its total production;

(b) if so, the main reasons for not 
achieving the exports target; and

(c) the steps being taken by 
Government to achieve the target?

the

State-wise break-up of this data is not 
yielded by the present reporting system. 
However, details wih regard to disbursal of 
refinance to Maharashtra State-Cooperative 
Housing Finance Corporation Limited are 
given belowr-

July-June Acquisition/
Construction 

of New Housing Units 
(Rs. in crores)

1990-91

1991-92

1992-93
(Upto March. 1993)

10.39

18.39

5.93

(b) Disbursement of refinance by National 
Housing Bank (NHB) is dependent on claims 
received from primary level lending 
institutions and is not tuised on State-wise 
allocation.

TH E  MINISTER O F  COM M ERCE (SHRI 
PRANABM UKHERJEE): (a) Yes. Sir. While 
India accounts for over 60% of total world 
productkin, hershare in world trade is around 
2%.

(b) The low performance in exports of 
mangoes is mainly due to over-dependence 
on the alphanso variety, high-freight rates, 
lack of infrastructure etc.

(c) In addition to the general steps taken 
by Government to create an 
environment conducive to exports a number 
of specific steps have t>een taken to boost 
exports of horticulture produce including 
mangoes. These ir>clude the lowering of 
customs duties on post harvest handling 
equipment in the Budget for 1993-94, as well 
as a number of schemes of Agricutlrual and 
Processed Food Products Export 
Development Auttiority (APEDA) aimed at 
improving post-harvest handling, developing 
infrastructure and services, dissemination 
of infdrmation, marlcet develpment, tnr>provcd 
packaging etc. and promotion 'f 
transportation by sea.
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Byepasses on National Highways

*623. SHRI RAM TAHAL CHOUDHARY: 
Willthe Minister o lS U R F A C E TR A N S P O R T 
be pleased to state;

(a) the norms laid down to construct a 
byepass on a National highway;

(b) the number of byepases constructed 
on the National Highways during the last 
three years, State-wise;

(c) the number of cases pending with the 
Union Government in regard to construction 
of byepasses, State-wise; and

(d) the action taken by the Union 
Government thereon?

TH E  MINISTER O F S TA TE  O F  TH E  
M INISTER O F SU R FA C E TR A N S P O R T 
(SHRI JAGDISH TY TL E R ): (a) Portions of 
existing National highways lying within towns 
having population of 20,000 or more are 
known as Urban road links. Where these 
urban road links are not suitable for through 
traffic, it is the general policy of the 
G overnm ent to provide pyepasses 
depending upon the availability of funds.

(b) The number of byepasses constructed 
on national highways during the last three 
years, State-wise, is as under;

1. Goa 2

2. Haryana 1

3. Kerala 1

4. , Orissa 1

5. Rajasthan 1

6. Tamil Nadu 2

7. Sikkim 1

9

(c) Th e  Number of proposals for 
byepasses projected by the States to the 
Ministry are as under:

Andhra Pradesh

Assam

Kerala

Madhya Pradesh 

Manipur 

Meghalaya 

Rajasthan 

Tamil Nadu 

Uttar Pradesh

1

4

1

1

1

2

2

1

1

(d) These proposals are under scrutiny. 

(Eng//s/7j

Development of Ports

*624. SHRIANANTRAODESHM UKH: 
DR. (SHRIMATI) K. 
SOUNDARAM:

Will the Minister of S U R F A C E  
TR A N SP O R T be pleased to state;

(a) the details of comprehensive plan 
prepared by the Governm ent for 
development and modernisation of major 
ports in the country during the Eighth, port- 
wise;

(b) the funds earmarked therefor; and

(c) the details of the foreign assistance 
proposed to be taken/being taken for 
development/modernisation of these ports?

TH E  MINISTER OF S TA TE  O F TH E



M IN ISTR Y O F  S U R F A C E  TR A N S P O R T impelementation of the planned schemes
(SHRI JA G D IS H  TY T L E R ): (a) and (b). An aimed at development and modernisation of
outlay of Rs.2984.00 crores has been major pors. The details of port-wise outlays
provided in 8th plan 1992-97 for are as follows.
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S.No. Name of the Port Outlay (1992-93) 
(Rs. in crores)

1. . (a) Cak:utta 155.00
Haldia 190.00

<c) River Related Schemes 76.00

Z Bombay 413.00

a JN P T . 215.00

4. Madras 570.00

& Cochin 117.00

& Vizag 250.00

7. KarKlla 226.00

a Mormugao 123.00

St Paradip 406.00

10. New Mangalore 98.00

11. Tuticorin 65.00

Total 2984.00

(c) The details of the foreign assistance ports are as under:
proposed to tse taken/being taken for various

S.NO. Nam eof the Port Foreign assistance 
proposed in 8th plan 

(Rs. in crores)

1. (a) Calcutta 3.00
<h) Haldia 26.00
<c) River Related Schemes 63.00

2. Bombay 118.00
a JN P T 95.00
4 Madras 423.00

Sl Cochin 14.00

& Paradip 366.00
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Payment to States Under A R D R S

•625. SH R IN .J.R A TH V A :
PROF. A SH O K  ANAND RAO 
DESHMUKH:

Will the Minister of F IN A N C E be pleased 
to state:

(a) whether NABARD has not made*full 
payment in the form of cobp>erative loan to 
State Governments as fifty per cent share of 
the Union Government for implementation 
of Agricultural and Rural Debt Relief 
■Schemes, 1990 (AR D R S);

(b) if so. the details thereof. State-wise;

(c) the reasons for delay in making 
payment of this amount; and

(d) the time by which this amount is likely 
to be provide to the State Govemmemts by 
NABARD?

T H E  M IN ISTER  O F  S T A T E  IN T H E  
M IN ISTR Y O F  FIN AN C E A N D  M IN ISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PAR LIA M EN TA R Y A FFA IR S (DR. ABRAR 
AHMED): (a) to (d). Government of India formu

lated the Agricultural and Rural Debt Relief 
(ARDR)Scheme. 1990forprovidingdebtrelief 
to selected category of borrowers of public 
sectorbanksand Regional Rural Banks (RRBs). 
wtiocompiiedwitheligibilitycriteria prescritied 
under the Scheme. The State Governments 
alsoformulated their own schemes for tx>rrow- 
ers of cooperatives. While the debt relief given 
by the public sector banks and RRBs 
were to be fully reimbursed by the Central 
Government, under the State Scheme, 
the burden of provkJing debt relief was to be 
shared between Central and States on a 50:50 
bassis. Loans to State Cooperatives and State 
Larxl Develpment banks to the extent of 50 per 
cent of the debt relief provided by them are being 
disbursed by natior»l bank for Agricultural and 
Rural Development Bank (NABARD ). State- 
wise positk>n of release made by NABARD to 
State Cooperative Banks (SC B s) and State 
Land Development Banks (SLD Bs) as at the 
erxlofMaich. 1993by way of grant ar>d loan is 
irKiicated in the Statement. Cooperative banks 
have been advised tTylMABARDtoconduct cent 
per cent verif k »tk m  of the relief provided by 
ttiem and to furnish revised claims after exclud
ing the portion relatir^ to ineligible beneficiar
ies. Release of further amounts woukJ be con- 
skJered after preceipt of final claim statements 
from banks.
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[Translation]

Cut in Subsidies

'626. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased to 
state:

(a) Whether the Government have cut 
the subsidies being given on different items 
to met the deficit in the budget;

«

(b) if so, the details of the items orf which 
subsidies had been slashed in each of the last 
three fiscal years and how do the same match 
thetargettedfigures; and

(c) the details of the items on whcih the

subsidies are still being given and the rate 
thereof?

TH E  MINISTER O F  S T A TE  IN TH E  MIN
IS T R Y  O F  F IN A N C E  (S H R I M .V. 
CHANDRASHEKARA M URTHY): (a) The 
fiscal consolidation programme initiated by 
Governm ent involves a progressive 
reduction in Govenrment borrowing. This in 
turn requires maximisation of revenue and 
containment of expenditure, including 
subsidies. This is also a part of the fiscal 
strategy of the Bth Plan.

(b) and (c). A statement indicating the sub
sidies explicitly provided in the Budget in the 
current year as well as the last three years is 
annexed.
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Export byN TC

*627. SHRIRAJESH KUMAR:
SH R IM ATISHEELAGAUTAM :

Will the Minister of TE X TIL E S  be pleased 
to state:

(a) whether a technical and commerce 
expert team of the National Textile 
Corporation (N TC ) visited certain Western 
European countries to ascertain the 
possibilities of export of various items 
manufactured by the National Textile 
Corporation mills;

(b) if so, the details thereof; and

(c) the names of those contries where 
outcome of the visit was encouraging?

T H E  MINISTER O F S TA TE  O F T H E  MIN
IS TR Y FOR TE X TILE S  (SHRI G .V EN K A T 
SW AM Y): (a). During 1992-93, no team from 
National Textiles Corporation visited any West
ern European countries.

(b) and (c). Do not arise.

[Engiish]

Export of Cotton Yam and Textiles

628. SHRI SYED  SHAHABUDDIN: Will 
the Minsiter of TE X TIL E S  be pleased to 
state:

(a) the quantity of cotton yam exported dur
ing each of the last three years;

(b) the quantity of cotton textiles and 
cotton mixed textiles exported during the 
corresponding years;

. (c) the cotton yam equivalent of the textiles 
exported, year-wise;

(d) the average price of cotton yam in the 
country of standard counts on ttie first of January 
of every year during the last three years; and

(e) the particulars of steps taken to regulate 
the price and supply of yarn to the handloom 
weavers?

TH E  MINISTER O F  S T A T E  O F  TH E  
M IN IS TR Y  FO R  T E X T IL E S  (S H R I G . 
VEN K AT SW AMY): (a) to (c). Statement I is 
attached.

(d) Statement II is attached.

(e) Government has r>o price control on 
cotton yarn. In order to make available 
adequate quantity of hank yam to handloom 
weavers at reasonable prices. Government of 
Inida has taken the folk>wing measures:-

(i) Loanassistanceforsettingupofweav- 
ers cooperative spinning mills for in
creasing tl le availat>iiity of hank yam to 
the handkx^m sector,

(ii) Constitution of State Level Yam PrKe 
Fixation Committees for regulating the 
prices of yam produced in the coopera
tive and state sector mills for supply to 
handloom weavers:

(iii) Scheme for supply of yam to handkXKn 
weavers at milligte prices arxl through 
the opeations of National har>dioom 
Development corporation; and

(iv) Exemption from excise duty on plain 
reeled hank yam.

STATEM EN T I

(a) to (c). The Hem-wise break-up of 
quantity and value of cotton textile (including 
cotton mixedtextiles with dominance of cotton) 
exported duringthe years 1990.1991 and199S 
is given below:
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Qty in million kgs. 
Value in Rs. crores

Oty
1990

Value Qty
1991

Value Oty
1992

Value

Yam/Sewing Thread 83 479 121 863 122 1113

Millmade/Powerloom
Fabrics 122 997

•

139 1411 144 1779

Millmade/Powerloom
made-ups

37 423 41 573 46 850

Handloom Fabrics 9 120 9 163 12 256

Handloom made-ups 39 269 48 419 60 685

Source: Cotton Textiles Export Promotion CourK:il, Bombay

STATEM ENT II

(d) The average prices of cotton yam of standard counts during the first week of January forthe 
last three years are given below:

Price in Rs/Kg.

CkMunts JAN. 91 JAN, 92 JAN. 93

Hand Yam (Coimtjatore mari<et) «

6S 27.64 41.00

IDS 30.31 42.00 36.17

20S 3ft37 58.00 53.30
' i

30S 49.81 63.00 59.47

40S 5a44 69.00 '

60S (CARED) 67.97 86.00 88.17

60S/62S (COMBED) 95.26 110.00 115.91

80S (COMBED) iiaee 133.00

Weighted Average ‘ ' 46.43 62.84 61.31
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JAM , 91 JAM . 92 JAN. 93

Cone Yam (Bombay market) 

6S 2725 38.00 34.00

10S 2B.67 39.33 38.67

20S 37.00 50.00 fS»20

24S 40.25
•

51.00 54.79

34S37S 50.60 64.40 65.67

40S/42S 58.71 73.49 • 71.15

60S (CARDED) 68.58 87.89 8628

60S/62S (COM BED) 9220 108.60 121.97

60S (COM BED) 107.18 120.78 143.83

Weigfited Average 5427 67.92 71.50

Source: Textile Commissioner

Incentives to Weavers

*629. P R O F . U M M A R E O D Y  
VENKATESW ARLU; Will the Minister of TE X - 
T l LES be pleased to state;

(a) the package of relief and irv:entives 
annourx:edfor weavers at the Handloom Minis
ter’s Conference held in New Delhi in March. 
1993and

(b) the steps taken by the Government to 
implement the same?

TH E  MINISTER O F  S TA TE  O F T H E  MIN
IS TR Y O F  (SHRI G. VEN K AT SW AM Y).(a) 
The Govemment of India have anrKMjnced the 
following package of relief and irK:entivesfor 
weavers in the wake of Handloom Minister’s 
r:nnfererv:e heW in New Delhi in March. 1993>

(i) A health PakcageScfieme; Underthe 
Schema, the weavere will be provkled 
financial assistance for treatment of 
weavingspecific diseases like Asthama, 
T.B., inflammation of alimentary sys
tem, etc. Sctwme includes payment of 
additkxial compensation for permanent 
measures of family planning and infra
structure for primary health care.

(ii) Scheme for providing relief to the riot 
affected handloom weavers: The
Scheme is meant to give one time relief 
to the riot affected handloom weavers. 
Under the Scheme a weaver will be 
provided a kxim, a wortahedarxJ margin 
money for enabling him to resume the 
production during 1992-93on project ^ 
basis on submission of such a project .f' 
t>ytfie State Governments.



269 WrmenAns¥ifers CHAITRA29,

(iii) EffectiveenforcementoftheHandloom 
(Reservation of Articles for Production) 
Act in view of the recent Suprenrte Court 
Judgement.

(b) (i) The following State Govemnnents have 
so far k>een extended financial assist
ance for impiementation of the Schemes 
at (i) and (ii) atx>ve:

Health package Scheme

TH E  IWIINISTER O F  S TA TE  IN TH E  fWIIN- 
ISTRY O F  FINANCE AND M INISTRY O F 
S TA TE  IN TH E  MINISTER O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a) 
Yes. Sir, *

(b) and (c). The loan agreement was 
signed for Japanese Yen 15 billion on llth 
March, 1993. It carries a concessional 
interest rate and has a total maturity of 20 
Years.

1915(SAKA) Written Answers 270

(1) Assam ^ (d) The loan could be used for financing 
projects under various sectors like food

(2) Bihar processing, textiles, cement,computer 
software engineering, promotion of effective

(3) Kerala utilisation of energy, protection of 
environment or prevention of environmental

(4) Madhya Pradesh degradation etc.

(5) Orissa Cloth Production^

(6) Tamil Nadu *631. SHRIMATIDILKUMARIBHANDARI. 
Will the Minister of TE X TIL E S  be pleased to

(7) Uttarpradesh state:

(ii) Corn:emed States and other imple- 
mentting agencies have t>een directed 
to undertake effective enforcement of 
the HarKMoom Reservation Orders.

Loan From Export<lmport Bank of Japan

*630. SHRI BOILLA BULLI RAMAIAH; 
Will the Minister of Finance be pleased to 
state:

(a) whietherttie Industrial Development Bank 
of India has entered into a toan agreement with 
the Export-lmport Bank, Japan;

(b) if so, the details thereof;

(c) The total loan proposedtobeprovidedby 
the Export Import Bank of Japan; and

(d> The projectes on which this amount is 
likely to be spent?

(a) the production of cloth of different 
categories in each States and UnkMi territtory 
during the last three years;

(b) whether production of cloth has 
declined in some States and Union territories;

(c) if so, the details thereof and the 
measures taken/proposed to be taken to in
crease the output;

(d) whether the Union Government propose 
to set up more textile mills to ensure increase in 
ck)thproductk>n;

(e) if so, the details thereof State-wise; arKi

(f) if not, the reasons therefor?

THE MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F TEX TILES  (SHRI Q. VENKAT 
SWAM Y). (a) Statistks of productton of cfcXh is
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(f) if so, the details thereof?not maintained state-wise for all the 3 sector of 
Textile industries. Total production of cloth 
excluding khadi. silk & wool for last three years 
was as follows:

(Mill. Sq. Mtrs)

Year Total Production

1990-91 2292B

1991-92 PPfjflR

1992-93 23140

(b) and (c). No, Sir. The production of 
cloth has been steadily increasing.

(d) to (f). As per liberalised industrial 
policy there Is no restriction on 
establishement of new mills by entrepreneurs 
except for locational and environmental guide
lines which are required to be adheredto. Gov- 
emment does not propose to set up any textile 
mill for production of cloth at present.

Export Credit Facilities

*632. KUMARI FRIDA TO P N O : Will the 
Minister of FINANCE pleased to state:

(a) the steps taken by the banks to 
provide export credit facilities to the 
exporters.

(b) whethertfie Government have laid down 
guidelines regarding export credit facilities to 
exporters and procedure for dealing with such 
applications;

(c) if so, the details thereof;

(d) whether the public sector banks are 
following the above guidelines;

(e) whether R.B.I. is monitoring cases for 
expeditious disposal; and

TH E  M INISTER O F  S T A TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHM ED) (a) 
The Reserve Bank of India (RBI) has reported 
that pre-shipment and post-shipment credit on 
a concessional rate of interest, as compared to 
the commercial rate of interest, is provided by 
the commercial banks. RBI has advised the 
banks to issue necessary instructions to the fact 
that export credit is given overriding priority. 
RBI has also advised the banks to have a fresh 
k>ok at the systems, procedures, organisational 
arranagements and delegation of powers so as 
to ensure that adequate credit is available to the 
export sector w ittK X Jt delay.

(b). No, Madam.

(c) and (d). Do not arise.

(e) and (f). RBI has reported that direct 
monitoring on an on-going basis in individual 
cases of delay, is not considered feasible by 
them. However and complaints received by 
RBI regarding delay in sanction/denial of 
export credit are taken up suitably with the 
banks concerned and remedial action is 
taken by thiem.

[Trans/ation]

*633. SH RIKHELANRAM JAND E: 
SHRI RAM LAKHAN SINGH 

YADAV:

Will the Minister of TE X TILES  be pleased 
tostate:

(a) whether the Govemment propose to 
open yam stores in the areas having shortage o*
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Import Of Newsprint

(b) if so, the name of the areas where such 
stores are proposed to be oper^ed?

TH E  MINISTER O F  S TA TE  OF TH E  MIN
ISTRY O F  TE X TIL E S  ( SHRI G. VENKAT 
SWAMY): (a) and (b). Government is already 
implementing a Scheme for supply of yam to 
Handloom weaveres at Mill-gate Prices 
through the National Handloom Development 
Corportation. Under this scheme yam is 
supplied to state level corporate/cooperative 
agencies and such bodies which in turn 
supply these to the handloom weavers through 
their yam outlets and production centres located 
in areas of weavers concentration.

*634. SHRI RAJENDRA AGNIHOTRI: Will 
the Minister of COM M ERCE be pleased to

(a) the quantity of newsprint imported during 
each of the last three years; and

(b) the foreign exchange Incurred thereon 
during the above period?

TH E  MINISTER O F  COM M ERCE (SHRI 
PRANABM UKHERJEE); (a) and (b). During
1990-91 and 1991 -92, import of newsprint by 
STC as canalising agency and foreign exchange 
incurred thereon are as under -

Year qty.in
thousands (M T) (Rs. Cr.)

C IF  Value ✓

1990-91 2 S 276.02

1991-92 22 348.53 •

1992-93 (Prov)
’<1

OB 11.88 (Spill over arrival 
of the contracted Quty. 
of 1991 -92 imported by S TC  as 
canalising agency).

Since April, 1992, import of newsprint has 
t>een decanalised and as per Impex Policy 1992- 
97, import of newsprint can be made by the 
Actual Users against the certificate of E ntitle- 
ment issued by Registrar of Newspapers for 
India (RNI) under the Ministry of Information & 
Broadcasting. Thenewspaperscanimportnews- 
print directly by themselves or through news
print handling agents.

Forthe year 1992-93, the Office of Directo
rate General of Commercial Intelligence & Sta

tistics, Calcutta has indicated that 1,52,650 
tonnes of newsprint of the value of Rs. 217.50 
crores fias been imported during April'92 Dec.'92 
(latest provisional available).

[EngUsh^

Cotton Production and Export

*635.DR. KRUPASINDHUBHOI: Willthe 
Minister of TEX TILES be pleased to state:

(a) the target set for the production and
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export of cotton during the Eighth Plan;

(b) the estimated ctomestic demand during 
that period; and

(c) the achievement made in the production 
arwl e)qport of cotton duringthe Eighth Plan sofar, 
year-wise? .

TH E  MfNISTER O F  S T A TE  O F T H E  MIN
IS TR Y O F  TE X TIL E S  (SHRI G  V EN K AT 
SWAMY); (a) The matter regardhig the produc
tion of cotton rests with the Ministry of Agricul
ture. Gk>vemment of India. As per the informa
tion made available, the production target of 
cotton duringtheyear1992-93has been fixed at 
120 lakh bales of 170 kgs. each. However, 
production targets for the subsequent years i.e..
1993-94year onwards have not reported^ been 
finalised. No target has been fixed for cotton 
export for the Eighth Plan period.

(b) The estimated domestic demarKi of the 
textile industry during the Eighth Plan period is 
asurxler
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Year Cotton Consurryjtion

(in lakh bales)

1982-90 105

1 9 9 & ^ 110

1994-95
•

113

In addition, the demand for the non-mill 
consumption is in tfie range of 8-9 lakh bales per 
yeAr.

(c) Figures of production and releases of 
exports in lakh bales of 170 kgs. each

Year Pmductkxi Export releases

199V92 119 1.34

1902-93 122/124 14.955

[Translatiori[

Prices Of Essential Items

*636. SHRI RAM PUJAN P ATEL Will the 
Minister of FINANCE t>e pleased to state:

(a) the extent of increase registered in the 
wholesale prk:es of food items and non-food 
items after the presentation of t>udget artd the 
total increase registered so far in the rate of 
inflatkMi;

(b) ttie reasons for this irK:rease;

(c) the coTKrete steps taken to ctieck price 
rise and infiatk>n/ate; arid

(d) the impact of these steps on the prk:e 
rise?

T H E  M INISTER O F  S T A T E  IN TH E  
MINISTRY O F RNANCE ANDTHEIWIINISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHMEO); (a) The rate of inflation has come 
down to 6.7 per cent as on 27 March 1993from 
7.3 per cent at the time of presentaion of the 
Union Budget on 27.2.93. There has t>een a 
general decline in the wholesale prices of most 
ofthecomrrKXlitiesexceptthatofteaduringtie > 
post budget period sis can be seen from }he 
foHowingTaM.
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•

AtBudget
time

(27^.93)

Month
after

Budget
(27.3.93)

%change
f

1. Food Articles 270.9 269.0

Foodgcains 238.0 236l6 - I jO

Rice 244.7 -2433 •08

vy/heat 230.7 231.5 03

Pulses 263.5 251.5

Fruits & Vegetal>ies 266.1 265.6 ■02

Milk 274.3 2743 oo

Eggs, Fish & Meat 283.9 275.4 -3.0

Condiments & Spices 490.7 445.4 -9-2

Tea ■ 334.7 417.9 24.9

Coffee 313.9 310.6 -1.1

2 Non-food Articles 226.4 224.8 -0.7

a Fuel, Power, Light and 
Lubricants

245.0 245.0 0.0

4. Manufactured Products 230.1 2303 009

Food Products 
Non-food Products

226.2
230.9

226.3 '  
2312

-  . 004
0.13

ALL COMMODITIES 232.9 232.5 -0.2r

(b) Does not arise.

(c) and (d). Government is fully vigilant 
about the price situation. It has taken several

steps to check increase in prices whk:h include 
a strict^ontrol on fiscal deficit and maintaining 
the availabitity of essential commodities through 
timely imports.
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Silk Production

*637. SHRI H.D. D EVEG O W D ; Will the 
Minister of TE X TIL E S  be pleased to state;

(a) the production of silk yam in the country 
during each of the last three years.

(b)the quantity of Chinese silk yam imported 
during the above period.

(c) whether the import of Chinese silk 
yam adversely affected the silk producers in tfie 
country in getting* the remunerative prk:e; and

(d) if so, the reaction of the Government 
thereto?

TH E  MINISTER O F S T A TE  O F  TH E  
M INISTRY O F TE X TL E S  ( SHRI. G. VENKAT 
SW AM Y). (a) The production of raw silk in 
the country during each of the last three 
years was as under:

Year Production in 
Metric Tonnes

1990-91 12665

1991-92 11863

1992-93 14465(anticipated)

(b) to (d). During the above period, a total 
quantity of49.26 metric tonnes of raw silk was 
imported frorn China by the Central Silk Board/ 
Co-optex, Madreis to stabilise abnormally high 
prices in the domestic market and to ensure a 
steady supply to actual users. In addition, 
exporters can import silk under the Advance 
Licensir>g provisions.

The above import of49.26 Metric Tonnes 
was a one time action and was specifk:ally made 
for stabilisation of prices of raw silk in the kxal 
markets.

There have been some representations re
garding adverse impact of imports under Ad
vance Licensing on domestk: producers. Gov
ernment is keeping a close watch on the situa- 
tk>n.

*638.

Foreign investment

SHRI B.L. SHARMA PREM: 
SHRI SUSHIL CHANDRA VARMA

Will the Minister of FINANCE be pleased 
to State;

<a) tfie total amount of investment made by 
foreign industrialists in India during each of the 
last three years; and

(b) the percentages such investment 
bear to the Gross Domestic Product of the 
countiy?

TH E  M INISTER O F S T A T E  IN TH E  
MINISTRY O F FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHMED), (a) The total amount of foreign 
investment approved by Government of India 
during tfie last three years is as follows:-

(Rs. crores)

1990 128.32
1991 534.11
1992 3887.54

(b) Asapercentageof G.D.P. incorrespond* 
ing financial year, such investment works out to 
less than 1 % , being0.02,0.09andO.56 respec
tively.

[Translation]

D.A. To  Government Employees

•639. SHRISW AM ISURESHANAND: 
SHRI AMAR ROYPRADHAN;
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Will the Minister of FINANCE be pleased to 

state;

(a) whether the present rate of dearness 
allowance for the various Central Government 
employees is between 56. percentto83 percent 
of the basic pay:

(b) if so. whether there is a long pending 
demand to treat a portion of dearness 
allowance as ‘pay’ when it exceeds 50 per 
cent.

(c) if so, the reasons for delay in taking 
decision by the Govemment in this reagard;

(d) the time by which it is likely to be 
implemented; and

(e) tt^  time by which the additional 
instalment of dearness allowance due to the 
Govemment employees is likely to tie paid?

TH E  M INISTER O F  S T A TE  IN TH E  
M IN ISTR Y O F  FIN A N C E ( SHRI M.V. 
C H AN O R ASH EK AR A  M U R TH Y ) (a). At 
present, the Central govemment employees 
drawing basic pay upto Rs. 3500/-p.m. are 
getting deamess allowance at the rate of 
83% of pay. those drawing pay above Rs. 3500/ 
-p.m. anK>untupto Rs. 6000A p.m. are getting 
62% of pay and those drawing t>asic pay above 
Rs. 6000/- p.m. are receiving 54%

(b) to (d). On the basis of the demand 
raised by the Staff SkJe of the Natior^l Council 
(JCM ), the question of treating a part of DA as 
pay for certain purposes is under examination 
t>y the Govemment.

(e) In accordance with the existing 
formula, based on the recommendatk>ns of the 
4th Central Pay Commission, the additional 
instalment of deamess allowance to Central 
Govemment employees is admissible twk:e a 
year, on 1st Jan. and 1st July payable with the 
salaryfor March and September, respectively. 
The questkm of release of additional ir^talment

of dearness allowance to the Central govem
ment employees w.e.f. 1.1.93, is underconskJ- 
eration.

[English]

Gold Management Ccqsoration

*640. SHRI RAM KAPSE: Will the Minister 
of FINANCE be pleased to State;

(a) whether the Govemment propose to set 
up a Gold Management Coiporation; and

(b) if so, the details thereof?

TH E  M INISTER O F  S T A TE  IN TH E  
MINISTRY O F FINANCE AND MINISTER 
O F  S T A T E  IN T H E  M IN IS TR Y  O F  
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) (a) No. Sir,

(b) Does not arise.

Irrigation projects of Maharashtra

*642. SHRI DHARMANNA M ONDAYYA 
SADUL: Will the Minister of W A TER  RE
SOURCES be pleased to state:

(a) whether a numt>er of multi-purpose 
irrigation projects of Maharashtra are perKiing 
consideration with the Union Govemment 
for a considerable time;

(b) if so, the details of those projects andtheir 
position as on February28,1993; and

(c) the time by which these projects are 
likey to be cleared and amount to be provided 
therefor during 1993-94and 1994-95?

T H E  M IN IS TE R  O F  W A T E R  R E 
SOURCES AND MINISTER O F PARLIAMEN
TA R Y AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) (a) to (c). A statement is lakj on the 
Tat)le of the House.
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(b)and (c) Do not arise.Indo-Canda Joint VenturM In Power 
Sector

*644. SHni BOLLA BULLI RAMAiNH: 
DR. D. VENKATESW ARA RAO:

Will the Minister of POW ER t>e pleased to

(a) whether any agreement has been 
reached between india and Canda for setting 
up joint ventures in power sector,

(b) if so. the details and estimated cost of 
the power projects and the locations thereof; 
and

(c) the time by which the construction 
work is likely to start thereon?

TH E  MINISTER O F  POW ER ( SHRI 
N.K.P. SALVE) (a) No. Sir.

Promotion of Toursism in Orissa

•645. DR. KARTIKESW AR PATRA: Will 
the Minister of CIVIL A V IA TIO N  A N D  
TOURISM  be pleased to state:

(a) the details of financial assistarx;e given 
to Orissa for the Promotion of Tourism during 
each of the last two years and proposed for the 
currentyear. and

(b) the details of activity undertaken in 
thisregard?

TH E  MINISTEROF CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIAZAD) (a) 
Thefolcwingpfoiects schemes have been sanc
tioned for promotkm of tourism in Orissa:

1991-92

AmcH^t sanctioned 
(Rs. in laktis)

1. Tourist Complex at Talsari

2. Tourist Complex at Koraput

3. Visitor Centre at Kalaiiandi

4. Tourist Complex at Deulsyhari

5. Tourist Complex at Harishanker 15.00

6. Tourist Complex at Atri

7. Tourist Bungalow Pataiganga

8. Wayside amenity at Jamsola

9. Wayskle a m e r^  at Charchtiak

10.Wayskle facility at Bargadh 

11 Wayside facility at Girisoia

15.00

as2

3.5Z

7JBO

aai

686

&41

a78

a i7
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Amount sanctioned 
(Rs. in lakhs)

12.Tourist Centre at Bhubaneshwar 17.42

13 Yatri Niwas at Chandipur 44.85

14. Water sports equipment 8.00

15. Aero sports equipment 17.15

16.Tents for Konarak Beeu:h 15.10

1 7 -Fairs & Festivals 5.10

IS.TwoA/Ccoaches 16.80

Total 214.G0

1992-93

1. Yatri Niwas at Puri 44.85

2. Wayside amenities at Sakhi Gopal 1 3 ^

3. Trekking equipment for Mahendragir 1.99

4. Bali yatra at Cuttack 12.00

Total 7237

Pmjects/S<^yemesUste<i For Extending FinancialAs^tance During Current Financial Year 
(1993-94)

SI. No Nameoftheprofect Estimated cost 
(Rs in lakhs)

1> Tourist complex at Gopalpur 45.00

2. Tourist complex at Paradip 45.00

3> Purche»e of Tents 20.00
«

Purchase of tiekking equipment SiOO

& Fairs & Festivals and Publicity Support 20.00

Total 135.00



(b) This is primarily for augmentation of 
tourist facilities in State of Orissa and funds 
have also been provide for publicity, fairs and

291 Written Answers APRIL 19,1993

festivals and for undertaking Bali Yatra.

Iv Power Plants

*648. DR. AMRIT LAL KALIOAS PATEL: 
Will tfie Minister of POWER be pleased to state;

(a) the numtjerof powerplants which were 
to be commissioned in each State during the 
Seventh Plan Period and the plants wtiich were 
actually commissioned; and

' (b) the reasons for not commissioning the 
remaining plants?

T H E  M IN ISTER O F  POW ER (SHRI 
N.K.P. SALVE): (a) and(b). 149 power plants 
with a generation capacity of 22245.25 MW 
were planned for commissioning during the 
Seventh Plan. 114 plants having a capacity of 
21401.64 MW were commissioned in various 
States during the plan period. Amongst the 
reasons for non-commissioning of project were 
paucity of adequate funds, delays in fianalisation 
of sfsecificaions and award and contracts, diffi
culties in acquisition of land for projects non
adherence to the schedule of supply of equip
ment and slow progress of civil and other related 
works.

Sharing of Krishna-Cauvery Waters

*649. SHRIK.H.MUNIYAPPA:
SHRI C.P. MUDALAGIRIYAPPA;

Krishna and Cauvery waters asperthe award; 
and

Written Answers 292

(d) if so, the action taken in this regard?

T H E  M IN IS TE R  O F  W A T E R  
R ESO UR CES AND MINISTER O F PARLIA- 
M E I^A R Y  AFFAIRS (SHRI VID YACHARAN 
SHUKLA): (a) to (d). On 10th April. 1969 the 
Government of India constituted Krishna Water 
Disputes Tribunal under the Chairmanship of 
ShriR.S. Bachawat and referred to the Tribunal 
for acljudication the water disputs regardir>g the 
inter-State river Krishna and the the river valley 
thereof emerging from the letters of Govern
ments of Mysore. Maharashtra and Andhra 
Pradesh. The tribunal investigated the matter 
referred to it and submitted the further report to 

' ^government on 27th May. 1976settingouttfie 
facts as fourwj by it and giving its decision in the 
matter refered to it. Among various decisions 
theT rtxjnal determined that 75percent depend
able flow of river Krishna upto Vijayawada is 
2060Thousand Million Cubic Feet (TMC) and is 
availablefor distribution between the party States. 
The Tribunal allocated560TM C to Maharashtra. 
700TM C to Karnataka and800TM C to Andhra 
Pradesh for their beneficial use subject to cer
tain conditions and restrictions. In accordance 
with Section 6 of the I nter-State Water Disputs 
Act, 19 ^, the Government of Indiapublishedthe 
decision of theT ribunal in the Official Gazette on 
31 St May, 1976, thus making it final and binding 
on the party States. As provided in the Inter- 
State Water Disputes Act, 1956, the State Gov
ernments are required to give effect to the deci
sion.

Will the Minister ofWATER RESOURCES 
be pleased to state:

(a) whether the Union Government have 
implemented the recommerKJationsof Bachavat- 
award;

(b) if so, the details thereof;

(c) whether Karnataka is getting its share of

On June2,1990, the Government of India 
constituted the Cauvery Water Disputes Tribu
nal underthe Chairmanship of Shri Chittatosh 
Mukherjee and referred to the tribunal for adju
dication the water dispute regarding the inter 
State river Cauvery and the river valley thereof 
emerging from the letter of Govemment of Tamil 
Nadu. While disposing off the Civil Miscellane
ous Petitions filed by State of Tamil Nadu and 
Union Teritory of Pondicherry praying for in
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terim relief, the T  ribunal has given an order on 
June25.1991 directing the State of Karnataka 
to release water from its reservoirs so as to 
ensuie205ThousarKl Million CutMC Feet(TMC) 
of water in Mettur reservoir of Tamil Nadu in a 
yearin regulated manner and not to increase Hs 
area of irrigation by Cauvery waters t>eyond 
existing 11.2 lakh ares water beyond existing
11.2 lakh acres. It also directed the State of 
Tamil Nadu toensure 6ThousarKJ Million Cubic 
feet of waterto Union Territory of Pondicherry in 
a regulated manner. The Gk>vemment of India is 
accordarxrewith SectionGof Inter-State Water 
OisputesAct, 1956publishedthedecisionofthe 
tribunal in the Official Gazette on 10.12.1991, 
thus making it final and binding ofn the party 
states. As provided in the Inter-State Water 
OisputesAct, 1956, the State Govemmentsare 
required to give effect to the decision.

Air/Doordarshan Kendras in Gujarat

•650. SHRI SOMJIBHAI DAMOR: Will 
the Minister of IN F O R M A TIO N  AND 
BROADCASTING be pleased to slate:

(a) whether the Government have fixed 
any target for opening new radio stations 
and Doordarshan Kendras in Gujarat during 
the Eighth Five Year Plan;

(b) if so, the places where the radio stations 
arKl Doordarshan kendras are liely to be set up; 
and

(c) the action the Government propose to 
take for the rapid exp>ansion of radio and televi
sion network in Gujarat?

TH E MINISTER O F S TA TE  O F TH E MIN
ISTRY O F INFORMATION AND BROAD
CASTING (SHRI K. P. SINGH DEO): (a)to(c). 
AUIndia Radk>:\n addition to a new radio station 
at Ahwa, anda relay centre at Junagaih.scfiemes 
for replacement of 1 KW MW (Vividh Bharati) 
transmitter at Ahmedabad by 2x5 K W FM tr ans- 
mitterandsettir>gupof2x3KW FM transmitter 
at Vadodara are underimplementatk>n.

With the commissioning of the new radio 
station at Ahwa, the entire State of Gujarat will 
be covered.

CHAITRA29,1915(SAKA) WrittenAnswers 294

Dooidafshan

A studio centre at Rajkot, a high power 
transmitter at Bhuj and 8 low power 
transmitters one each at Khambat, Morvi, 
Dharangadhra. Mahuva, Nakhtarana, Rapar, 
Mangrol and Ider are under implementation. 
Two high power transmitters are also 
envisaged to be set up at Vadodara and 
Surat, subject to availability of resources. 
Addtional locations for setting up of TV  
transmitters during the remaining years of 
VIII Plan period i.e. 1993-97, have not been 
finalised.

With the commissioning of the above- 
mentioned trasmitters, about 93.8% of 
population (inclusive of population in fringe 
areas) is expected to be brought under TV 
coverage.

Passport Fee

•651. SHRIRAJENDRAAGNIHOTRI: 
SHRIRATILALVARMA:

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the Government propose to 
increase passport fee;

(b) if so, the reasons therefor and the 
extent of such increase;

(c) whether the Government have 
decided to issue comprehensive passports 
to Indian industrialists and businessmen; 
and

(d) if so, the salient features thereof?

THE MINISTER OF S TA TE  IN TH E MIN- 
ISTR YO F EXTERNAL AFFAIRS (SHRI R.l .
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BHATIA): (a)to(d). The Government proposes 
ot increase the passport fee to bring it more in 
line with the actual costs of production and 
preparation of a passport. The present fee of 
Rs.50 fora nevy passport does not even coverthe 
cost of the blank possport booklet supplied by 
India Security Press Nasik and is far less than 
the actual cost of production and preparation of 
a passport.

The amount of increase in the fee will t>e 
determined on the basis of the expenditure 
on specific elements which go into the 
production and preparation of a passport 
and the improvements to be provided in the 
^network of passport services available to the 
public.

The Govemment have also decided to 
introduce a Jumbo Passport which will 
contain more pages for frequent travellers, 
including Indian industrialists and 
businessmen.

[TransMion]

Hazfpiir-Bazitpur Embankment Pro|ect

•652. SHRI LALIT CRAON: Will the 
IWIinister of W ATER RESOURCES be pleased 
to state:

(a) the details of the Hazipur-Bazitpur em
bankment p r o j^  of Bihar;

(b)the amount spent sofaron the project and 
the percentage of work completed;

(c) whether the ongoing work on the 
project has been affected due to the soil 
erosion by the river;

(d) if so, the details thereof and the steps 
taken by the Govemment for its reconstruction;

(e) the time by which the project is likely to 
becompieted?

T H E  M IN IS TE R  O F  W A T E R  R E 
SOURCES AND MINISTER O F PARLIAMEN
TA R Y  AFFAIRS (SHRI VID YACH AR AN  
SHUKLA): (a) and (b). The Hazipur-Bazitpur 
Embankment is 93 Kilometers long. The esti
mated cost is Rs.2432.40 lakhs. On compeltion 
it will provide flood protection to 80,330 hec
tares. An amount of Rs.515 lakhs, about 20 
percent, has been spent on the project upto 
March, 1993.

(c) and (d). Som e portion of the 
embankment, atx>ut 200 metres in length 
wets affected due to soil erosion by the river. This 
is proposed to be realigned after carrying de
tailed surveys.

(e) The time by which tfie project is likely 
to be completed depends upon the priority, 
the state govemment fixes for this project.

JEngfert]

Deep Sea Fishing Sector

•653. SHRI PRAKASH V. PATIL: Will the 
Minister of F O O D  P R O C E S S IN G  
INDUSTRIES bepleased to state:

(a) whether the Union Govemment have 
established a fast-track approach towards ap
plications received from multinational/foreign 
companies forsetting up of industries in fishery 
and deep sea fishing sector,

(b) if so, its likely impact on the Indian 
entrepreneurs; and

(c) the number of sick deep sea fishing units 
given clearandes for rehabilitation particularly 
those with Mexican vessels?

TH E  MINISTER O F S TA TE  O F TH E  MIN- 
ISTRYOFFOODPROCESSINGINDUSTRIES 
(SHRITARUN GOGOI); (a) Yes. Sir. The Gov
emment has adopted a fast-track approach to 
look into proposals involving foreign investment 
received from multi-nationals/foreign compa
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nies/NRIs by constituing the Foreign Invest
ment Promotion Board. This also applies to 
applications received from Indian companies 
which have formed Joint Ventures with foreign 
companies involving foreign investment. The 
Board considers all proposals relating to indus
trial projects involving foreign investment, in- 
cludingfisheriesand deep sea fishing.

(b) Th e  fast-track approach of the 
Government is applicable to proposals 
received from Indian companies also, where no 
foreign investment is involved, as these cases 
are considered by an inter-ministerial Empow
ered Committee of Secrataries.

(c) Since the announcement of the 
Scheme of Reheibilitaion of Deep Sea Fishing 
Industry in April, 1991, proposals of 42 
companies including six companies owning 
Mexican vessels have so far been cleared 
for rehabilitation.

Telephones to Gram Partchayats

*654. KUM ARIVIM LAVERM A: 
SHRIM ATIGIRIJA DEVI:

Will the Minister of COM M UNICATIONS 
be pleased to state:

Panchayat in the country;

(b) if so. the year-wise target fixed and 
achieved so far separately. State-wise;

(c ) the indigenous and imported 
equipment being usedorproposedtobeusedfor 
this purpose; and

(d) the total foreign exchange involved*?

TH E  MINISTER O F  S TA TE  O F TH E  MIN
ISTRY O F COM M UNICATIONS (SHRISUKH 
RAM); (a) Yes, Sir. Government have adopted 
a policy to provide telephone facility to all* 
Panchayat Villages by 31 st March, 1995sub
ject to availability of resources.

(b) The targets are being fixed Telecom 
Circle-wise since the inception of the policy 
in January 1991. The details are given in the 
statement.

(c) The telephone facility to Panchayat 
Villages is being provided on (i) Openwire 
medium, (ii) Radio rr>edium usir^ indigeneously 
manufactured equipment i.e. Multi Access Ru
ral Radio (MARR) and Single Channel VHF 
Systems.

(a) whether any target has been fixed to 
provide telephone connections to each Gram

(d) No foreign Exchange of Department 
is involved.
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Bilateral Cooperation with Portugal

*655. SHRI G E O R G E  FERNANDES: Will 
the Minister of E X TE R N A L AFFAIRS be 
pleased to state:

(a) v«/hether any joint efforts have been made 
to increase bilateral cooperation with Portugal 
and diversify the relations in various areas of 
mutual interest;

(b) if so. the details thereof: and

On the economic side, agreements have 
been signed betweentfie Portuguese Institute of 
Foreign Trade arKi FICCI arKJ between tfie Bom- 
t)ay Cfiamber of Commerce arKlthe Portuguese 
IrKkJstrial Association. The inaugural meeting of 
the Indo Portuguese Joint Business Council is 
scheduled to take place in Lisbon in May 1993. 
Efforts are t>eing made to increase bilateral 
trade and to indentify suitable areas for joint 
ventures, particularly in the fields of fishing, 
textiles and agro-industry in which the pros
pects are promising.

(c) the achievements made in this regard?
Kanhar Irrigation Project

T H E  M IN ISTER O F  S T A T E  IN T H E  MIN
IS TR Y  O F  E X TER N A L AFFAIRS (SHRI R.L. 
B H A TIA ); (a> to (c). Diplomatic relations be
tween India arvj Portugal were re-established in 
1974. SirK:e tfien, a number of high level visits 
have imparted m om entum  to bilateral relations. 
In recent years, thees fiave irx:luded the visit of 
the former President Shri Venkataraman to 
Portugal in April, 1990, the state visit to InkJa by 
the Portuguese President, Dr. Mario Soares, in 
January-February 1992, and the transit visit to 
Portugal l>y PM in June 1992. The Portuguese 
Foreign Minister visited India in March 1992as 
a member of the E C  Troika. Other Ministerial 
visits have included those of Portugal's Secre
tary of State for Foreign Affairs. Dr. Ourao 
Barroso, to India in February 1991, and Shri 
Eduardo Faleiro, M O S(EA ) to Portugal in July 
1991.

Initiatives have been taken to strengthen 
 ̂and diversify bilateral cooperation in various 
fields. Bilateral Agreements have t>een con
cluded in the fields of Culture and Tourism. An 
I ndo-portuguese Joint Commission has been 
established, in February 1991, an agreement 
was signed providingforthe return of Goan gold 
ornaments to India which was effected in July 
1991. A Portuguese Cultural Centre was oper>ed 
in Delhi in 1991. IN 1992, Government accorded 
permission to Portugal to open a Consulate 
General in Goa.

*656. SHRI RAMESHWAR PATIDAR: Will 
the Minister of W A TE R  R E S O U R C E S  be 
pleased to state:

(a) whether the agreement entered 
between Madhya Pradesh and Uttar Pradesh 
permits submergenece of only390acres of land 
in Madhya Pradesh for Kanhar IrrigatkMi Project 
in Uttar Pradesh;

(b) whether this area of submergence is 
likely to exceed; and

(c) if so, the action taken by the 
Government to ensure that this additional 
submergence does not occur in Madhya 
Pradesh?

T H E  M IN IS T E R  O F  W A T E R  R E 
SO UR CES AND MINISTER O F PARLIAMEN
TA R Y  A FFA IR S (SHRI V ID YA C H A R A N  
SH U K LA ):(a )YesSir.

(b) In September, 1992, the Government 
of Uttar Pradesh has revised the area of 
submergence in Madhya Pradesh as 258 
hectares (637 acres).

(c) The Government of Uttar Pradesh 
has to obtain the concurrence of Govemment of 
Madhya Pradesh for submergence of its area.
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Tourist Village in Goa duction of telephone cables?

*657. SHRI RAM KAPSE: Will the Minister 
of CIVIL A V IA TIO N  AND TO U R IS M  be 
pleased to state;

(a) the progress made regarding the setting 
up of a tourist village in North Goa in collatK>ra- 
tion with Japan;

(b) whether the details finalised in this 
regard by the Government of Japan have 
since been received; and

(c) if so, the details thereof?

TH E  M INISTEROFCIVIL AVIATION AND 
TO UR ISM  (SHRI GHULAM  NABIAZAD); (a) 
The Government of Japan have yet to commu
nicate their decision regarding setting up of a 
holiday village in North Goa.

(b) No. Sir.

(c) Does not arise.

Telephone Cables

•658. SHRI RAM LAKH AN  SIN G H  
Y A D A V : Will the Minister of
CO M M UN ICA TIO N S be pleased to state:

(a) whether the Government are able to get 
the supply of telephone cables as per require
ment;

(b) if not, the reasons therefor; and

(c) the steps talten or proposed to tje 
talten by the Government to increase the pro-

TH E  MINISTER O F  S TA TE  O F T H E  MIN
ISTRY O F COM M UNICATIONS (SHRI SUKH 
RAM): (a) Yes, Sir.

(b) and (c). Not applicable in view of (a).

KutirJyoti Scheme

*659. SHRI SRIKANTA JENA:
SHRI KHELAN RAM JA N G D E:

Will the Minister of POW ER be pleased to

(a) the target fixed for signle-point light 
connection under the Kutir Jyoti Scheme in 
each State during 1992*93 and 1993-94;

(b) the achievement made during 1992-93;
and

(c) the number of single-point light connec
tions released/proposed to be released during 
the atx>ve period?

TH E MINISTER O F POWER (SHRI N.K.P. 
SALVE): (a) to (c). Statewise targets forthe year
1992-93 and targets for the year 1993-94 for 
release of single point light connections under 
KutirJyoti Scheme are given in the Annexure. 
Since the programme was again taken up for 
implementation after a gap of nearly two years, 
only in tfie last quarter of 1992-93, and provision 
of funds was made only in the Revised Esti
mates, progress of implementation of the 
Schenw has been received only from 10States, 
which is also indicated in the Statement
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facilities for mushroom processing by the tribals;

Mushroom Pcocessing
«

*660. SHRI RAM T^^HA^CHOUDW ARY: 
Will the Minister of Fo 6»FI^C >C ES SIN G  IN
D U STR IES be pleased tostate:

(a) whether the Union Government have 
accorded approval to'the proposal regarding 
assistance for the developniient of infrastructufal

(b) if so, the details thereof: and

(c) the efforts made so far in this regard?

TH E  MINISTER O F S TA TE  O F  TH E  MIN- 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a) to (c). A Statement 
is laid on the Table of the House.
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Registered Recruiting Agents

WrittenAnswers 320

4871. S H R IS Y E D  SHAHABUDDIN; Will 
the Minister of LABOU R t>e pleased to state;

(a) the numt>er of rgistered recruiting 
agents. State-wise as on April 1,1992;

(b) the number of emigrants during 1991-92;

(c) the total amount deposited by the 
recruiting agents as on April 1. 1992 and 
during 1991-92 and

(d) the amount utilised and debited 
against the deposits durign 1992-93?

T H E  M IN ISTER O F S T A TE  Of^THE MIN
IS TR Y O F  LABOUR (SHRI P.A. SANGM A):
(a) The number of Recruiting agents registered 
with the Protector General of Emigrants as on 
1.4.1992was 1732. Thelveak-upof Recruiting 
Agents State-wise is given in the statement.

(b) During the years 1991 and1992,1.95,898 
and4,16.784 persons were granted cleamace 
by the offices of protectors of Emingants for 
Overseas Employment respectively.

(c) and (d). Recruiting Agents do not 
deposit any amount in cash with the Govern
ment. They only f umish Bank Guarantee rang- 
ingfromRs. 1 lakhtoRs.Slakh.deperyjingupon 
the numberof workers to t>e deployed as pro
vided underthe Emigration Rules. 1983.

S TA TE M E N T

State No. of Recruting Agents

a Tamil Nadu 69

4. Punjab 65

& Kerala 46

6. Andhra Pradesh 39

7. OiarKiigarh as

a Uttar Pradesh 2B

9. Rahasthan 17

10. Haryana 11

11. Karnataka 9

1Z West Bengal 7

13. Guqarat 7

14. Goa 6

15. Orissa 5

16. Bihar 2

17
•

Jammu & Kashmir 2

18. Madfiya Pradesh 1

Total 1732

State-wise figurs of Recmiting Agents 
registered with the Ministry of Latx>ur as on 

1.4.1992.

[Translation]

Seizure of Narcotics

State No of Recruiting Agents

1. Maharashtra

Delhi

963

401

4872. SHRI R AJVEER SINGH: Will thei^ 
Minister of FINANCE be pleased to state:

(a) the number of persons arrested and 
convicted for carrying narcotics during the years
1991-92and 1992-93; and
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(b) the quantity of narcoitcs seized from 
those persons during the above period?

TH E  M INISTER O F  S T A T E  IN T H E  MIN- 
IS T R Y  O F  F IN A N C E  (S H R I M .V.

CHANDRASHEKARA M UR TH Y): (a) The 
number of persons arrested and convicted for 
dealing in narcotic drugs and psychotropic sub
stances during the years 1991-92 and 1992-93 
is as follows:

1991~9e 1992-93(uptoFeb.)

No. of persons
•

5901 (irtcluding 12462(including
arrested

•
86 foreigners) 90 foreigners) _

No. of persons
convicted eB9

•
728

(b) The information is being collected and 
will be laid on the Table of the House.

[Engtish]

Finance to Small Scale Industries in 
Maharashtra

4873. SHRI BAPU HARI CH AUR E: Will 
the Minister of FINANCE be pleased to 
state:

of FINANCE be pt>«asedto state:

(a) the details of the achievements made by 
Lie Housing Schemes during each of the last 
two years and the net profit earned therefrom; 
and

(b) the amount of loans granted to the 
individuals and to various another institutions by 
the Corporation during 1991-92?

(a) whether much delay is made in providing 
finance to Small Scale Industries in Maharashtra 
by the public sector banks resulting in sickness 
of such industries;and

(b) if so. the steps proposed to be taken by 
the Government to streamline the procedure in 
this regard?

TH E M INISTER O F  S T A TE  IN TH E  MIN
ISTRY O F FINANCE AND M INISTER O F  
ST ATE IN TH E  MIN ISTR Y O F PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). The information is being collected and 
will tie laid on theTable of the House to the extent 
available and permissible uncterthe rules.

U C  Housing Schems

4874. SHRI N. J. RATHVA: Will the l^nister

TH E  M INISTER O F  S T A T E  IN T H E  
M INISTRY O F  FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) LIC Housing Finance Ltd., a Sub
sidiary Company of LIC, set up in Jur>e 1989, has 
been handling tf>e Housing Finance Portfolio in 
the Centres of its operation. Although the LIC's 
profit arising out of the Housing Schemes is not 
determinable because it is merged with u 
overall operations, the profits earned by LIC 
Housing Financo Ltd, for the year 1990-91 
and 1991-92 amount to Rs.3.31 crores and 
Rs.6.72 crores r^pectively.

(b) The amounts of laons granted to 
individuals and various other institutions by 
Lie and LIC Housing Finance Ltd. are 
Rs. 1135.76 crores and Rs.451.23 crores 
respectivety.makingatotalofRs.1586.99crores.
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[ Translation]

Profit Earned by Bank of India

4875. SHRI SHI VRAJ SINGH CH AUHAN: 
Will the Minister of FIN AN C E be pleased to 
state;

(a) the total profit earned by tfie Bank of Inida 
in all transactions carried out in the country 
during the last three years;

(b) the total target of profit fixed in regard to 
the transactions during the current financial 
year; and

(c) the extent of increase made in this 
target as compared to l^st year?

T H E  M IN ISTER  O F  S T A T E  IN T H E  
M IN ISTR Y O F  FIN AN CE AND M INISTER 
O F  S T A T E  IN TH E  M IN ISTR Y O F  PARLIA
M EN TA R Y AFFAIRS (DR. ABRAR AHMED):
(a) Bewik of India has reported that the gross profit 
earned t>y the bank in all transactions carried out 
in the country during the last 3 years was sis

APRIL 19.1993

[English]

Written Answers 324

under.

(Amount in Rs. crores)

1989-90 104.02

, 1990-91 134.63

1991-92 263.32

(b) For the year ending 31 st March. 1993 
Bank of India has estimated the gross profit at 
Rs. 123 crores for Indian operations.

(c) The profit of Bank of India for the year 
ending ^^s^ March. 1993 is expected to t>e 
less than that of the previous year.

One Time Increase in Pension

4876. MAJ. G EN . (R E TD .) BHUW AN 
CH AN D RA  KHANDURI; Will the Minister of 
D EFEN C E be pleased to state:

(a)whetherthe Government have announced 
a scheme of One Time Increase (O TI) in pen
sion for the Defence Sen/ices Personnel, if so. 
the date of announcement and effectiveness of 
the scheme;

(b) the total number of persons who have 
become eligible fortheOT I.

(c) the number of persons who have applied 
for. who have been paid and the number of 
applications rejected, as on December31,1992 
and February28,1993. sepjarately forD.P.D.Os, 
banks and Treasures:

(d) the reasons for backlog and the time by 
which all the applications are likely to be cleared; 
and

(e) the action taken by the Government 
to ensure that all the eligible persons get the 
benefits under the OTI ?

TH E  M IN IS TE R O F S T A TE  IN TH E  MIN
ISTRY OF DEFENCE (SHRI MALLIKARJUN):
(a) to (e). In pursuance of High Level Empow
ered Committee’s recommendations Govern
ment Orders were issued on 16.3.92 for grant of 
One Time Increase (O TI) in pension to Armed 
Forces Personnel who retired before 1.1.86. 
Under the approved scheme, payment of OTI is 
admissible from 1.1.92 and the total number of 
pensioners eligible for payment of OTI has tieen 
estimated to t>e 6.03 lakh.

2. The details of number of persons who 
have applied, who have been paid, and 
the numtser of applications rejected, as 
on31.12.92and28.2.93aregivent)elow;
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No. of Persons 
applied

No. of Persons 
paid

No. of applications- 
rejected

As on 
31.12.92 28.2.93

As on 
31.12.^ 28.2.93

As on 
31.12.92 28.2.93

DPDOs 2,17,707 2,20,757 1.84,692 1,88,120 33,015 32,637

PSBs 61,186 1,02,585 37,280 83,253 5,010 8.446

Treasuries 77,580 1,03,499 59.545 85,938 3,866 6,152

Total 3,56.473 4,26,842 2,81,517 3,57,311 41.891 47,235

3. Apart from inherent complexities in the 
pension structure, the main reason for 
the backlog has tjeen that the Treasuries 
and Public Sector Banks were not fully 
familiar with the details of the Scheme. 
andttiep>ayment procedure. Therefore, 
trainingprogrammes had to t7e arranged 
for the concerned officials at different 
stations all over the country.

4. Thefollowingmeasureshavet>eentaken 
bytheGk>vemmentto ensure that all the 
eligible pensioners get the benefits of 
O TI at the earliest;

i) Wide publicitywas given by the Ministry 
of Defence immediately after issue of 
Government Orders dated 16.3.92 
through national and regional newspa
pers, television, radio and Zila Sainik 
Boards etc. Another round of wide pub
licity is being given to create awareness 
about the O TI Scheme amongst the 
remaining eligible pensioners.

ii) Training was imparted to the concerned 
staff in ttie Tresuries and Public Sector 
Banks to make them familiar with the 
details of the Scheme.

•••) Apartfromco-ordination by theChief 
Controller of Defence Accounts (Pen

sion Revision), the process of disburse
ment of OTI is being closely montored 
by the Ministry of Defence andthe matter 
has been taken up at different levels with 
the Sates and U nion Territories in which 
the progress of disbursement is reported 
to be slow.

iv) Chief Controllerof Defence Accounts 
(Pension Revision) and other officers 
monitoring the disbursement of OTI have 
been establishing liaison with the Direc
tors of treasuries and Nodal Officers of 
the Public Sector Banks for speeding up 
payments by these agencies.

Construction of Roads in M.P. *

4877. SHRISUSHIL CHANDRA VARMA: 
Will the Minister of SU R FA C E TR A N S P O R T 
be pleased to state:

(a) the proposals sent by the Government of 
Madhya Pradesh forproviding Central financial 
assistance to take up road construction in the 
coal belt and the predominently tribal areas of 
the State; and

(b) the reaction of the Union Govenrment 
thereto?

TH E  MINISTER O F S TA TE  O F TH E  MIN-
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IS TR Y O F  S U R FA C E  TR A N S P O R T (SHRI 
JA G D IS H  TY TL E R ): (a) and (b). The Govern
ment of Madhya Pradesh has projected six 
proposals costing Rs. 17.85 crores by way of 
‘ '^ancing under the Centrally Sponsored 

cheme of State Roads of Inter-State or Eco
nomic I mportarvre in the 8th Five Year Plan with 
a view to augment infrastructure facilities in 
different areas of the State. However, the proc
ess of f inalisation of the programme under the 
aforesaid scheme is underway keeping in view 
the availability of funds for the purpose and 
various norms.

Nabard Assistance for Rural 
Electrification

4878. S H R I A R V IN D  T U L S H IR A M  
KAt^BLE: Will the Minister of FIN AN CE be 
pleased to state:

,(a) the amount proposed to t>e allocated 
by the National Bank for Agriculture ar>d Rural - 
Development (NABARD ) for rural electrifica
tion during the Eighth Five Year Plan period. 
Stale-wise;

(b) the amount spent during 1992-93: arxl

(c) the details of the proposals included for

APRIL 19.1993 Written Answers 328

each State for the at>ove plant period?

T H E  M IN ISTER O F  S T A T E  IN T H E  
M INISTRY O F  FINANCE AND M INISTER 
O F  S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHM ED): (a) to (c). The Special Project 
Agrk:ulture (SPA) is a programme of Rural 
Electrification Corporation (R E C ) to provide 
finance to State Electrk:ity Boards (SEB s) to 
draw transm ission lines and other 
infrastructure supprot for pum p-sets 
energisation in rural areas. The programme is 
financed by Rural Electrifk:ation Corporation, 
commercial banks and National Bank for Agri
culture arKl Rural Development (NABARD) by 
provkJing firuncial support to SEBs in the slates. 
The State-wise allocation for providir>g refi
nance tiyfsiABARD under theabove programme 
is done every eyar in consultation with the R EC 
and concerned State Electricity Boards. The 
State-wise aHocatkxi madebytfie NABARD for 
the years 1992-93and 1993-94andthe amount 
of disbursement made by NABARD so far against 
the allocatkms made for the year 1992-93 is 
given in the Statement. Forthe remaining period 
of Eighth Plan attentative allocation of Rs. 125 
croresper annum has been made tiy I^ B A R D  
subject to the availability of resources.

S TA TE M E N T

State. ALLO CATIO N D ISBU R SEM EN T

199^-93 1993-94 1992-93

Haryana 190 aoo 157

Pur^ab
V"

. . m 100 22

Rajasthan
■

400
. • ■

Orissa 400

West Bengal
* ' V *

26
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State ALLO CATIO N D ISBURSEM EN T

1992-93 1993-94 1992-93

Madhya Pradesh 962 800 211

Uttar Pradesh 100 500 14

Gujarat 1000 . 1200 4S0

Maharashtra asno 3000 109B

Andhra Pradesh 2950* 1304

Kerala 325 350 * 162

Tamil Nadu 1600 1800 862

Karantaka TOO 600 -

Total 12S00 ipsno 4331

‘an additional allocation of Rs.822lakhs was made in Andhra Pradesh.

N O TE : No allocation has been made in remaining States, due to defaults by SEBs and non
submission of Scheme by REC/SEBs.

Fake Currency Notes

4879.SHRI RAJNATHSONKARSHASTRI: 
Will the Minister of FIN AN CE be pleased to 
state:

(a) the number and amount of fake currency 
notes found in thecash deposited t>y banks with 
R B. I. in Delhi during each month of the last one
year; *

T H E  M INISTER O F  S T A T E  IN T H E  MIN
IS TR Y O F  FINANCE AND M INISTER O F  
S T A TE  IN TH E  M INISTRY O F  PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHM ED): (a) 
arui (b). 340 peices of fake currency notes (of 
vaiyingderK)mina(»nsof Rs. 1 (V-. Rs.2(V-, Rs.5CV 
-and Rs. 100/-) of a total value of Rs.25,180/-, 
have been fourKJ in tfie cash deposited by vari
ous banks in the RBI. Delhi, during the period 
fromMarch. 1992to February, 1993.Thebank- 
wise details are given in the statement attached.

(b)the details ttiereof. bankarxJbracfHwise:
and

(c) the actkMi taken thereon?

(c) As soon as the fake notes are received/ 
detected, these are forwardedto the coTK»med 
Police Authorities for investigatkxi by Reserve 
BankoflrKlia.
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Missing Oorniar Aircraft dedineintheleveloteducalionalstandardinthe
Academy;

4880. SHRI M.V.V.S. MURTHI; Will the 
Minister of DEFENCE be pleased to state:

367 WrittenAnswers APRIL 19,1993 WrittenAnswers 368

(a) whether a domier aircraft belonging to 
CoastGuardsismissingsinoeJanuary2.1993;

(b)whelhertheaiicraflhassinoet}een traced

(c) if so, the details thereof;

(d) if rx>t, the reasons for wtMch aircraft could 
not be traced out sofar, and

(e)thestep6beingtai(enby the Government 
totrace outttie aircraft?

TH E  MINISTER O F STA TE  IN THE MIN- 
ISTRYOF DEFENCE (SHRI MALLIKARJUN):
(a) No. Sir. One Coast Guard Domier crashed 
at sea off ttie Orissa Coast on 02 Jan 93.

(b)to(e).Somedebrisoft^ill-fatedaircraft 
hasbeen recovered. However, large parts of tf>e 
aircraft such as wings andfuseiage could rrat tie 
iBOOvered as these are expected tobe scattered 
over a vast area at the sea bottom. Further 
salvageeffoflshavebeenabandoned.

National Defence Academy

4881. SHRI MADANLALKHURANA; Will 
the Minister of DEFENCE be pleased to state:

(a) the number of cadets who opted out 
of the National Defence Academy before 
completion of their training during each of 
the last three years;

(b) whether there has been alleged
decline in the level of educational standard in the 
Academy: |

(c) whether the Government have taken 
steps to ascertain the reasons for opting out of 
their training by cadets and also for alleged

(d) if so the details thereof; and

(e) the steps taken or proposed to be taken 
by the Government in this regard?

TH E  MINISTER O F S TA TE  IN TH E 
M IN IS TR Y O F D E F E N C E  ( SHRI 
MALLIKARJUN). (a) The number of Cadets, 
who opted to resign from Natk>nal Defence 
Academy (NDA) during the last three years, out 
of astrengthof 1800. isasfoHows:-

1990 1901 1992

25 51 2B

(b) No, Sir.

(c)and (d). There has been rx> decline in tfie 
starxJard of education in the Academy. The 
resignations from the NDA are due to t>etter 
career prospects, inability toadjust, medicalor 
otfier personal problems.

(e) The performance of the Cadets in the 
NDA is constantly reviewed and necessary 
remedial measures are taken.

Loan Under Self Employment Programme 
For Urban Poor

4882. SHRIB.DEVARAJAN:
SHRI MANIKRAO HODLYA 
GAVIT:

Will the Minister of FINANCE be pleased 
tostate:

(a) the numt>er of loan applications 
received by various public sector banks under 
the self Emptoyment programme for Uit>an poor 
in the country. State-wise;

(b) the number of such applications sane-



tioned and the total anxxjnt disbursed during the 
above period, state-wise;

(c) whether any time frame has been 
wort(edouttocoveralleligit>leurt)anpooruneier 
this scheme; and

(d) if so. the details ttiereof?

TH E  M INISTER O F S TA TE  IN TH E 
MINISTRY O F RNANCE AND MINISTER OF 
S TA TE  IN TH E  MINISTARYOF PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHMED), (a), 
and (b) the self Employment Programme for 
Uitoan poor (SEPUP) has been merged with the 
scheme of Urban Micro Enteiprises (SUM E) 
which is t)eing administered by the Ministry of 
Urban Development with effect from 1st April, 
1992. State-wisecumulative position atxxjt the 
target, number of applications sarKrtioned and

369 WrittenAnswets CHAITRA29,

the amount of loan sanctioned and disbursed 
underSUMEfortfiefinancialyear, 1992-93(as 
on June, 1992), as furnished by Reserve Bank 
of India, is given in the statement.

1915(SAKA) Written Answers 370

(c) and (d). SUM E is being implemented 
from the financial year 1990-91 on the year 
to year basis as an ongoing scheme by 
selected branches of public sector banks. The 
Urban Local Bodies act as ‘islodel” agency for 
the Scheme and also disburse the subsidy. 
Subsidy at the rate of 25% of the project is 
admissible sujectto a ceiling of Rs. 5,000/- for 
ST/STs and Women beneficiaries and Rs. 4,00(V 
-forothers. Coverageofalleligit>leutt)anpoor 
t}enef iciaries underthe scheme w(Mld depend 
upon the process of implementation of the 
scheme by the banks/Urt>an poor bodies and 
availability of funds underthe scheme.
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Tea Cultivation
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4883 SH R IUO O H A B  BARMAN; Willthe 
Minister of CO M M ER CE be pleased to state:

(a) the additional areas brought under tea 
cultivation and the production of tea in Assam 
during the years 1990to 1992, year-wise; ar>d

(b) the number of workers in tea industry in 
Assamfrom 1990to 1992year-wise?

TH E  MINISTER O F CO M M ER CE (SHRI 
PRANAB M UKH ER JEE); (a) Figures of the 
additional area brought urKJertea cultivation and 
the production of tea in Assam during the years 
1990to 1992are as follows:-

Y a v Aisa
(Ha)

Production 
(Mn. Kgs)

1990 1595.88 388.18

1991 1589.47 387.87(Estimated)

1992 Not available 387.81 (Estimated)

(b)Estimated average daily number otwoffc- 
ers employed in tea plantations in Assam during 
1990was 5,41,661; Figures in respect of later 
years are not available.

D0vleopin«nl of FtoheriM

4884. SHRI SUDIR SAW AN T. WHI the 
Minister of C O M M ER CE be pleased state:

(a) the actions taicen by Marine Product 
Export Development Authority (M PEDA) for 
securing t>etter harbour facilities for boats for 
deep sea fishing as well as ottiersmatt scale
boats;

(b) the action taken by M PEDA to assist 
fishermen in Sindhudurg and Ratnagwi Districis 
for promotion of exports and eliminatkm of mkl- 
dle-men;

(c) the quantity and the varities of fish ex
ported during each of the lostthreeyaars, State- 
wise; and

(d) the steps being taken by the 
Government to txx>st the exports from ttiese 
districis?

1 .

TH E  M INISTER O F  S T A TE  IN TH E  MIN
ISTR Y O F  CIVIL SUPPLIES C O N SUM ER  
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER O F S TA TE  IN TH E  MINISTRY O F 
COM M ERCE ( SHRI KAMALUDDIN AHMED)
(a) MPEDA takes folk>wing actions to make 
available t>etter hartx>ur facilities for t>oats for 
deep sea fishing as well as other small scale

MPEDA coTKlucts survey of infrastruc
tural facilities available in vafkMJS fish
ing hartxHjrs in tfie country.

MPEDA kJentifies the problems faced 
by fishing vessel operators in various 
fishing hartxHjrs ar>d takes up with ap
propriate authorities for solving ttiem.

MPEDAserves in the advisory commit
tees for devekipment of certain fishing 
haitXNJis.

It was the committee headed by Chair
man. MPEDA that kJentified the suitable 
site for phase -I I of tt>e Cochin fisheries 
hartxxir.

(b) To  assist fishermen owning mecha-

1
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Qised fishing vessels to undertake multi day 
fishing fordiversified resources. MPEDAoper- 

' atesaschennewherebyitsubsidises30%ofthe 
cost of modernisation of such vessels limited to 
Rs. 1.5. lakhs the benefit underthe scfieme is 
made available to the mechanised fisfiing ves
sel owners in the State of Maharashtra also.

Though the scheme was advertised, only one 
application has been received recently by the 
BombayofficeofMPEDA.

(c) The quantity and varities of marine prod
uct exported during the last 3 years were:

Qty: Tonnes Value Hs. Crores.
Items 1991-^ 1990-91 1989-90

Frozen Q76O0O 62395 57819
Shrimp V.^75.43 663.33 463.31

Fr. Lob Q1628 1600 2067
Stertails V; 55*31 . 34.30 33.62

Fr. cuttle ai2437 11596 14108
fish/fillets V;60.91 4529 47.23

Fr.
f

Q2S529 16667 11944
squid V; 109.38 44.99 2829

Fresh^ 0:49119 42340 21277
Fr.fish V: 142.66 90.82 4829

OtTters 0:7027 4821 3628

’
V: 32.20 14.64 14.06

Total Q171820 139419 110843
V:1375.89 89337 634.99

State -wise export details are not being 
maintained.

(b) bringing more area under Production of 
shrimp by culture; and

(d)Thefoik>wingstiate9 es are tieing adopted 
to boost the export of marine products:

i) steppingupexpoftproductionbydevel-
opment of capture fishery;

ii) stepping up production by cuHure fisher
ies;

(a) tjy increasing per ha. yieW from shrimp 
farms:

(cj by developing production of other ex
portable items.

(iii) Induction of new technology and 
value addition.

iv) Modernisation of processing facilities, 
quality upgradation and reduction in 
waste; and

v) agressivemarketpromotionmeasuies.
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Government has not formulated any spe
cific programme forparticulardistricls orstates.

[T/anslaik>iH

Purchaseof old Vehicles

4485. SHRI N.K. BALIYAN: Will the Minis
ter of SURFACE TR A N SP O R T bepleasedto

APRIL 19,1993 WrittenAnsDifBfs 3 ®

of FINANCE be pleased to state:

(a) whether the Government have started 
any scheme for the purchase of old vehicles 
by the prospective buyer

(b) if so, the details thereof; and

(c) the time by when this scheme would 
be implemented?

TH E  M tNISTEROF S TA TE  O F TH E  MIN
ISTR Y O F SU R FA C E TR A N SP O R T (SHRI 
JAGD ISH TY TL E R ). (a) to (c) Yes, Sir. The 
Delhi Police of the Government of National 
Capital Territory of Delhi have introduced such 
a scheme. Ur>der this scheme prospective 
buyers of secoTKl harxj nrK>tor vehicles may note 
down the registration number, engine number, 
chassis numkier, makeAype of the motor vehi
cles inlendedto tie purchased euxl ring up Police 
Control Room (PCR) at Tel. NumbierlOO. After 
checking the date of ttie stolen vehicles of Delhi 
available at computer, PCR will inform the 
prospective buyers on telephone itself whether 
the vehicle is stolen from Delhi or not. Besides 
this, the prospective buyers can also obtain this 
information by sending a letter to the crime 
record office mentioning tfie above particulars 
and get a reply within a weeks time from Crime 
Record Office. Thte scheme has already l>een 
implemented on the Raising Day of the Delhi 
Policei.e. 16-2-1993.

lEngSsti

Partition Debt

4866. SHRI ANNA JOSHI: Willthe Minister

(a) whether Pakistan was to paylnclia Rs. 
aoocrores in fifty instalments from 1952as per 
the partitk>n arrangements;

(b) if so, the number of instalments, out of 
these, received so far,

(c) if so instalment has been received, 
the efforts made by the Government to 
recover the same; and

(d) the present position of the issue?

TH E  MINISTER O F  S T A TE  IN T H E  MIN- 
IS T R Y  O F  F IN A N C E  ( S H R I M .V . 
CHANDRASHEKARA M UR TH Y) (a) to (d) 
Although no precise amount couM t>e agreed 
upon, Pakistan partition debt to India is 
taken to be of the order of Rs. 300 crore. 
UrKler an arrangement corx:lude in December, 
1947this debt was to be repaid by Pakistan in 
India rupees in 50 annual equated instalments 
with interest at 2.7/8 per cent per annum com- 
mendngfrom 15th August, 1952. fvtoinstalment 
has however, t>een paid by Pakistan towards 
repayment of principal or interest. There is no 
progress in the case

Impact of illegal Manufacture of T.V . Sefts

Ae«T. SHRIMRUTYUINUAYANAYAK;
SHRI ANAND AHIRWAR

Will the Minister of FINANCE t>e pleased 
to state:

(a) whether a huge loss in excise duty is 
t)eing suffered every yeartoiVegal manufacture 
of television sets; and

(b) if so. the remedial steps being taken by 
tfie Govemment in this regard?

TH E  M INISTER O F ^ T A T E  IN T H E  MIN
IS T R Y  O F  F IN A N C E  (S H R I M .V . 
CHANDRASHEKARA M U R TH Y ) (a) It is not
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possible to estimate the extent of loss of excise 
duty suffered by the Government due to illegal 
manufacture of television sets, as such manu
facture is a clandestine activity.

(b) Des not arise in view of (a) above.

Liberalisation Of ioibour L^ws

4890. DR. D. VENKATESW ARA RAO: 
SHRIBOLLA BULLIRAMAIAH;

#

Will the Minister of LABOUR be pleased to 
state:

Agreement with Mangoiia.

4888. SHRI RAM SINGH KASHWAN: 
Will the Minister of COMMERCE be pleased to 
state:

(a) whetherarry agreement has been signed 
with Mangolio recently for traosting industrial 
production in that country; and

(b) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F  CIVIL SUPPLIES,CONSUM ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER O F S TA TE IN TH E  MINISTRY O F 
COM M ERCE (SHRI KAMALUDDIN AHMED)
(a) No, Sir.

(b) Does not arise.

Development of In land Waterways

(a) whether the Government propose to 
liberalise lat>our laws for small scale sector 
to provide it operational freedom for smooth 
conduct of business; >

(b) if so, the details thereof, and

(c) the time by which these are likely to be 
introduced?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  L A B O U R  (S H R I P.A. 
SANGMA); (a) to (c). The following ste|>s have 
been taken to provide some relief to small scale 
sector.

(i) it has been notified to all the State Gov- 
emments that licences under the facto* 
ries Act may t>e valid for five years 
sutjject to the condition that licence fee 
for every year is paid by the occupier of 
the factory either fully or in one lump 
sum.

4889. SHRI RAJESH KUMAR: Will the 
Minister of SURFACE TR A N SP O R T be 
pleased tostate:

(a) whether the Government propose to 
take Russian assistance for development of 
inland watenvays in the country; and

^ (b) it so, the details thereof?

TH E  MINISTER O F S TA TE  O F TH E  
m i n i s t r y  o f  SUR FAC E TR A N SP O R T 
(SHRIJAGDISH TY TL E R ) (a) No Sir.

(b) Does not arise.' i'"- '

(ii) The Minister of State for Labour has add
ressed a letter to ail the State Labour 
Ministers suggesting as folows:

(a) The number of inspections underthe 
various labour laws should be mini
mised. In case of units which are not 
engaged in the production of dangerous
and hazardous goods, only an annual 
inspection of a few units selected at 
random may be made.

(b) ThesmaHscaleunitsshouklundertake 
toabidebythevariousLalxHirLawsarKl 
also submit regularly the prescrit>ed 
returns. Inspectkwisofunitsbyinspec-
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tors would be undertaken only if there are 
complaints of violations. The respec
tive organisations/associations of small 
scale industries should assume resporv 
sibility for necessary implementation of 
Iatx3ur laws by member units.

(c) Inordertooverseeauxlmonttorthewoik- 
ing of the system of self regulation by 
small scale units, a state level Commit
tee should be formed. It should meet 
periodicaHy and also look into the griev
ances of small scale units and suggest 
remedial measures.

[Translation]

Construction of Bridge in Jhansi

4891. SHRI G AYA PRASAD KORI: WiH 
the Minister of SUR FAC E TR A N SP O R T be 
pleased to state;

(a) whether the construction of bridge on 
Arach Ghat river in Jhansi district of Uttar 
Pradesh is lying incomplete since long;

(b) if so, the reasons for delay in completion 
of the bridge; and

(c) by when it is likely to t>e completed and 
openedfortraffk:?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTR Y O F  SU R FA C E TR A N SP O R T (SHRI 
JAGDISH TYTLE R ): (a) to (c). Underthe Con
stitution, the Government of India ar 9 primarily 
concmed withfviational Highv«^3ysonly including 
bridges thereon. Since the bridge project in 
question in Uttar Pradesh after its construction 
would lie on the state Road network, tfie Govern
ment of U.P. is responsible in the matter. Not 
withstandingthis, there has tieen no demarwl for 
this bridge project for financing under the 
Centrality-Aided Programme of State Roiads of 
Inter-State or Economic Importance in the 8th 
year Plan or under Central Road Fund.

Tea Export

4892SHRI RAMESHWAR PATIDAR: Will 
the Minister of COM M ERCE be pleased to

(a) the total quantity of tea exported by the 
Gk>vemmentduring 1991-92, and

(b) the amount of foreign exchange 
earned therefrom?

TH E  MINISTER O F COM M ERCE (SHRI 
PRANAB M UKHERJEE): (a) and (b). Exports 
oftea during 1991 -92 are estimated at 210.39 
Million Kgs valued at Rs. 1157.14crores.

lE n g m

Performance Of BIFR

4893. SHRI BASUDEBACHARIA: Willthe 
Ministerof FINANCE be pleased to state:

(a) whetherthe Government have received 
any proposal from the Government of West 
Bengal regarding rehabilitation process of Cen
tral Public Sector Undertakings by the Bureau 
oflnduslrialandFinancialReconstruction(BIFR);

(b) if so, the details thereof and the action 
taken or proposed to be taken by the Union 
Government thereon; and

(c) the steps taken or proposed to be 
taken t>y the Government to improve the overall 
performanceof BIFR?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TEIN TH EM IN IS TR YO FP A R LIA M EN - i 
TAR Y AFFAIRS (DR. ABRAR AHMED), (a) to
(c). Yes, Sir. The Government of West Bengal 
has brought to the attention of the Government 
of India its perception about the long process 
involved in finalisatbn of reconstruction plans of 
Central Public Sector Undertakings referred to 
Boardforlndustrial and Financial Reconstruc-
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Government of India has already introduced 
the Sick Industrial Companies (Special Provi
sions) Amendment Bill 1992for vesting more 
powers in the Board for Industrial and Financial 
Reconstruction (BIFR), in order to assist in 
speeding up the process of finalising recon
struction proposals and thereby improving the 
overall performance of BIFR.

[Translation]

While making such review, sugestions received 
from time to time are taken into consideration. 
Some of the char>ges made in this regard include 
speedier approval procedure, simplification of 
policy framework, D TA  access with reduced 
duty rates and delegatkxi of powers to Devetop- 
ment Commissk>ners of EPZs.

(c) 655 proposals for setting-up of EOUs 
have t>een approved during 1992-93. - The 
Letter of Approval alk>w a gestation perkxl of 3 
yeeusof commerK:ement of productksn.

Improvement In EOUs Recession In Share Market

4894. S H R IM A TI D IP IKA  
TOPIW AL^:

SHRIMAHESH KANOOIA;

H.

Will theMinisterof COMMERCE be pleased 
to state:

(a) whether the Government have 
received only request for improvement in 
the fur>ctioning of cent percent export oriented 
units (EOUs);

(b) if so, the details thereof;

4895. SHRIMUMTAANSARI:
SH R I A N A N D  R A TN A  

MAURYA:
SHRI MATI BIBHUKUMARI 

DEVI:

Will the Minister of FINANCE be pleased to

(a) whether tlie share market has been in 
the grip of recession after the announcement 
of Budgetary proposals as reported in the 
Nav Bharat Times dated March 10,1993.

(c)the numtjerof such units cleared andttie 
number of out of those which have started their 
productk>n during 1992-93, unit-wise;

(d) whether the Government propose to 
make any changes/improvement in the 
EOUs; and

(b) if so. the details of the trends in share 
market during the month of March, 1993,

(c) whether the Government have taken 
steps to bring stability in share market;

(d) if so, the details thereof, and

(e) if so, the details thereof and if hot, the 
reasons therefor?

(e) if not, the reasons therefor?

TH E  MINISTER O F COM M ERCE (SHRI 
PRANAB M UKERJEE) (a), (b), (d) and (e). 
Policy and procedures regarding 100% Export 
Oriented Units and connected Administrative/ 
Operational issues are under constant review.

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN TH E MINISTRY O F PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). The share Market has shown a down
ward trend after the presentation of the Budget for 
1993-94. A statement indicating the index of
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share prices during the month of March 1993is 
enclosed.

(c) to (e). The nonnal mechanism for regu
lating the capital market does not involve Gov
ernment intervening directly in the share market 
for regulating the level of share prices.

STATEM ENT

Bombay Stock Exchange Sensitive Index 
of Share Prices f orthe trading days in the month
of March, 1993 (upto 29th)

Match 1993 B S E Sensitive 
Index 

(1978-79=100)

1. 2571.2

2 2543.8

a 2S66.3

4 7 ^ 1

& 2471.7

a 233/.0

10. 22ffT2

11. 73X)2.

IS. 2421.3

16. 2459.9

17. 2400.2

i a • 2393.6

■.-m ■ ■ 2376.8

March 1993 B S E Sensitive 
Index 

(1978-79=100)

22. 2402.2

2a 2378.6

2a 2341.4

29. 2276.9

[English]

Seizure Of Gold, Silver And Foreign 
Currency

4896. SH R I N A IS H A N  D U T T  
SULTANPURI: Will the Minister of FINANCE 
be pleased to State:

(a) the details of gold, silver and foreign 
currency seized by the Customs Authorities 
during each of the last two years;

(b) the estimated value thereof ; and

(c) the names of countries from where 
these goods were smuggled?

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS T R Y  O F  F IN A N C E  ( SH R I M.V.. 
CHANDRASHEKARA M UR THY) (a) to (c). 
The value and quantity of gold, silver and the 
amount of foreign currency seized under the 
provisions of the Customs Act, 1962during each 
of thelast2calenderyearsare given below. The 
smuggling of these items is being mainly 
organised by syndicate operating from Dubai, 
Honkong and Sing£ipore.
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1991 1992
Quantity

inM.TRS.
Value 

in crores)
Quanly

M.T.
Vlaue 

(Rs. in crores)

GoM • &02 190.02 2.89 126.10

Silv«r 197.08 13820 161.06 1iai7
Foreign
currency

13.24 laSB

(* Figures are provisional)

Vetting of PuMk/Right Issue by SEBI.

4697. SHRISOMJIBHAIDAMOR: Willthe 
Minster of FINANCE be pleased to state:

(a) the rHJmber of companies whose public 
issue ancVor rights issue has been vetted by ttie 
Securities and Exchartge Board of India (SEBI) 
since March.1.1992 till date with the size of 
issue.

(b) ttte details of issues at premium which 
ftave been cleared; and

(c) whether tfie premium allowed in each 
case was reasonable?

T H E  M INISTER O F S TA TE  IN TH E  
M INISTERY O F  FINANCE AND MINISTER 
O F  S T A T E  O F  T H E  M IN IS TE R Y  O F  
PAR LIA M Ef^AR Y AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). SEBI has cleared 
1175 offer documents seeking to raise total 
capital of Rs.26615.92 crores from 1st 
April.1992 till March 15,1993, out of which 
634 documents were for public issues for a 
total issue size of Rs. 11092.71 crores and 
balance 541 documents were for rights issues 
foranamountof Rs.15523.21 crores. Separate 
data for premium issues is not reality available 
with SEBI.

(c) Under the free pricit^ environment, is
sues have the freedom to decide on the issue 
price including the premium. However, SEBI 
requires that the justification of the premium 
should be disclosed in the offer document to 
enable investors to judge for tfiemselves.

[Translatior^

Deposits Mobiliaed By RRBa

4898. SHRICHHEOIPASW AN; Willthe 
Minister of FINANCE be pleased to state:

(a) the amount of deposits mot>ilisedand 
loans disbursed by the Regional Rural Bank 
(RRBs) during the last three years. State-wise;

(b) wfietfier very less quantum of amount of 
the deposits mobilised t>y rural banks in Bihar 
during the said periodhasbeendistritxited in the 
State;and

(c) if so, tfie reasons therefor?

TH E  MINISTER O F  S T A TE  IN TH E  
MINISTRY O F  R N A N C E AND MINISTER 
O F  S T A T E  IN T H E  M IN IS TR Y  O F  
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) The State-wise amount of depos
its mobilised and outstanding advances of the 
Regional Rural Bank (RRBs) durir>g the last
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three years are given in the statenient.

(b) and (c). The amount of deposits mobi

lised and outstanding advances of RRBs in ttie 
State of Bihar during the last 3 years were as 
under-

Year Deposits as at the 
end of March

Advances outstanding 
as at the erKl of March

Credit Deposit 
(CD) Ratio

1969-90 S9334 39043 66

1990-91 69039 3B063 55

1991-92 77869 43276 56

Approximately 28% of the deposits mobi
lised by RRBs are pre-empted for reserve re
quirements arxl these banks also have to main
tain requisite cash t>alance for their day to day 
operatior^. On account of the recumrtg losses, 
the financial position of the RRBs in general has 
become criticai. Out of the 22 RRBs in Bihar 17 
havecomptetety eroded their paid up capital and 
reserves. With the recovery performarKe in 
general being only 33% in 1990-91 and 9 %

(Provisional) during 1991-92. adequate furKJs 
have to be kept in avenues which are rK>t only 
liquid but also secure, so that the same can t>e 
usedfor meeting depositots demands as well as 
other creditors liabilities. The accumulated 
losses of the RRBs in the State aggregated 
Rs.7336 lakhs as against the paid up share 
capital of only Rs. 1035 lakhs as at the end of 
Maich1992.
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4 ^ .  SHRIMATIBHAVNA CHIKHALIA;
SHRIMATIKRISHENDRAKAUR:

Will the Minister of FINANCE be pleased to 
state:

(a) whether the Reserve Bank of India has 
allowed more American Dollaisforfoteign tours 
for prof essional study special training and Con- 
ferencesafterlit>eralisingthie Foreign Exchange 
Regulation Act, 1973;

(b) if so, the amount thereof;

Byepass on N.H. No. 44

4900. SHRI P ETER  G. MARBANIANG: 
Will the ly/linister of SURFACE TR A N SP O R T - 
be pleased to refer to reply given to Unstarred 
Question No. 2897 on March 13, 1992 and

(a) whether land for construction of Shillong 
byepass to National highway No. 44 has since 
beenacquired; ’

(b) if so. the detaUs thereof and the 
present position of the project;

(c) whetherthe authorised dealers are not 
required to have permission of the Reserve 
Bank of I ndta to open bank accounts in the neune 
of the citizen of any country, non resident Indi
ans, firms and corporations; and

(d) if so, the reasons therefor?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F  FINANCE AND MINISTER OF 
S T A T E  IN T H E  M IN IS TR Y  O F  
PALIAM ENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes. Sir.

(c) the total cost of the project; and

(d) the time by which construction work is 
likely to start?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F SUR FACE TR A N SP O R T 
(SHRI JAGDISH TYTLER ): (a) No. Sir.

(b)to(d). Construction ofthe Bypass will be 
considered afterthe land has been acquired. It 
is. therefore, too early to indicate the time when 
the construction work will start and the total cost 
involved.

(b) Authorised Dealers have been 
permitted to release foreign exchange not ex
ceeding U . S . $ 5000for travel abroad for busi
ness/study tour/conference/sp>ecialised train
ing. If the exchange asked for exceeds this 
amount, authorised dealers can release the 
exchange not exceeding (i) US$ 300 per day 
upto 30 days forstudy tour, (ii) US$200per day 
upto 30 days forspecieilised training, and (iii)for 
Conference, US$300perdayfor actual duration 
of the Conference plus two days.

(c) Yes. Sir. -

(d) Question does not arise.

[rn/isteflbn]

Import of Soda Ash

4901. SHRIMATI SHEELAGAUTAM : Will 
the Minister of COM M ERCE be pleased to 
state:

(a) whether the imports of soda ash are 
required to be registered with the Directorate 
of Technical Development prior to its total im
port under open general licence policy;

(b) if so, since when this scheme has been 
implemented; and
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(c) the details of the imports registered with 
the Directorate of Technicai Development, its 
value and countries of import during each of the 
laist three years?

T H E  M INISTER O F  CO M M ER CE (SHRI 
PR ANAB M U K H E R JE E ): (a) Since the 
announcement of the Export & Import Policy, 
1992-97, imports of soda ash required to be 
registered with the Directorate General of Tech
nical Development prior to its import.

(b) and (c). The requiement of such registra
tion with the Directorate General of Technical 
Development existed in the previous Import and 
Export Policy. However, according to S TD  no 
contract for import of soda ash during the last 
three years was registered with them.

and March 1991 (latest available) in Uttar 
Pradesh, was Rs.706cre>resand Rs.70ecrores 
respectively.

(b) and (c). The loan applications are re
ceived by bank branches directly from appli
cants or through some State sponsored agency 
and are sanctioned accordingly. Action against 
officials is taken y banks in accordance with the 
laid down rules and procedures for wilful ne
glects, non-following of instructions any re
ported mal-practice. etc. The reporting system 
from banks does not ger>erate information on the 
numberof empk>yees against whom actkxi has 
been taken or contemplated for variouscategory 
of charges.

Excise Duty on Totecco Growers

Assistance to Fanners in Uttar Pradesh

4902. SHRI AR JUN  SINGH YADAV. Will 
the Minister of FINANCE be pleased to state:

(a) the assistance provided by the 
cooperative commercial banks and regional 
rural banks to small and marginal farmers for 
constructing/boring shaltow tubewells in Uttar 
Pradesh during the last two years;

(b) whettiertfie Government have received 
any complaint regarding irregularities in provid
ing the financial assistance during the above 
period; arxl

(c) if so. tfie details thereof and the efforts 
made by the Government to crub such irregu
larities?

T H E  M INISTER O F S TA TE  IN TH E  MIN
IS TR Y O F  FINANCE AND MINISTER O F 
S T A TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHMED), (a) 
The data reporting system does not generatethe 
information in tf>e manner asked for. However, 
the amount of outstanding advances extended 
by Scheduled Commercial banks to small and 
marginal farmers as at the end of March 1990

4903. DR. M A H A D E E P A K  S IN G H  
SHAKYA: Will the Minister of FINANCE be 
pleased to state;

(a) whether the excise duty levied on to
bacco produced by farmers has been abolished 
since 1978;

(b) if so. whetherthis duty is beingcharged 
from several cultivators in Uttar Pradesh 
even now;

(c) if so, the reasons therefor; and

(d) the action being taken by the Govern
ment to preverrt it?

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS T R Y  O F  F IN A N C E  (S H R I M .V. 
CHANDRASHEKARA M URTHY): (a) Yes, 
excise duty on unmanufactured tobacco was 
abolished with effect from 1.3.1979.

(b)to(d). Doesnotarisein viewof (a)al>ove. 
However, arrears of revenue in repsect of 
unmanufacturedtobaoco are outstanding against 
growers of tobacco relating to the period prio r to 
1979. Principal Collector. Central Excise. 
Kanpur has been asked to examine all such
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cases for write-off, on merits.

[EngHstii

(a) whetherthe Government have recently 
made several changes In the baggage rules in 
the interest of the Indiarts working abroad as also 
for the tourists; and
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Road Bonds

4904. SHRIRAIMAKRISHNA 
KONATHALA:
DR. VISWANATHAM KANITHI:

Will the Minister of FINANCE be pleased 
to state:

(a) whetherthe Government have received 
proposals from State Governments to issue 
Road Bonds for mobilising resources;

(b) if so, the details thereof; and

(c) the steps being taken by the Government 
in this regard?

TH E  fk^lNISTER O F S T A T E  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER OF 
S TA TE  IN TH E  MINISTRY OF PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHMED): (a) 
Yes, Sir.

(b) A proposal from Government of Andhra 
Pradesh to float bonds for construction of roads 
and twidges was received.

(c) The present scheme of public sector 
bonds is restricted to only those undertakings 
which are wholly or partly owned by Central 
Qovemnrtent. State level undertakings are to be 
governed by SEBI guidelir’es on debentures. 
Borrowings by the Standard requirements of 
financing annual plans as approved by Planning 
Commission.

Ctianges in Baggage Rule

4905. SHRIPARASRAMBHARDWAJ;
SHRIBAPU HARICHAURE:

Will the Minister of FINANCE t>e pleased to 
state: . ' ’■

(b) if so. the details in this regard?

TH E  MINISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  F IN A N C E  (M .V . 
CHANDRASHEKARA MURTH Y): (a) and (b): 
The following changes have b»een made by the 
Government recently in the Baggage Rules for 
the benefit of Indians working abroad and tour
ists;

The effective rate of customs duty on any 
item imported by incoming passengers as bag
gage has teen reducedto 150%ad veiloremfoim 
the previous rate of255% ad valorem. However, 
television sets would be leviable to addition 
duties equal to the excise duty at the appropriate 
rate.

A person wtx> was engaged in his profession 
abroad for over six months will now be entitled 
to import, free of duty, such portable equipments, 
instruments, apparatus and appliances, as are 
ordinarily required in his profession, upto a 
value limit of Rs. 15,000/-. However, exemption. 
shall apply only to items used by carpenters, 
plumbers, welders, masons and the like and 
items of common use shall not allowed under 
this provision.

Persons transferring their residence to 
India or returning to India on termination of their 
work after styaing abroad for overa yearshall t)e 
allowed to import Fax Machine at the 
concessional rate of customs duty on 25% ad 
valorem.

In terms of rule 4A of the Baggage Rules,
1978persons reluming to India on termination of 
their work after staying abroad for over a year 
can import their personal effects and household 
articles upto an aggregate value of Rs.30.000/- 
free of duty (excluding 14 items of consumer 
durables which attract duty of 25° a ad valorem)
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subjectto certain conditions, provided their stay 
abroad is not less than 365 days and they have 
not availed shortvisitstolndia during the afore
said period in excess of 45 days. Such persons 
shall now be eligible for this concession if they 
stayed abroad for atleast 365 days in the two 
years immediately preceding the date of their 
arrival in India irrespective of the visits to India 
during the aforesaid period of two years.

A person transferring his residence to 
India is eligible to import not more than one 
units each of 14 consumer durables at a 
concessional rate of 2 5% ad valorem subject to 
the condition that only one member of family 
would be eligible for this concession. The Gov
ernment have now relaxed this condition to the 
extent that the concession can be availed by 
more than one member of the family so long as 
notmorethanoneunitofeachofthe14consumer 
durables is imported per family.

The Government have also removed the 
eariier restrictions that goods imp>orted as t>ag- 
gage would not be sold or displayed in a shop or 
gifted or otherwise parted with.

IntermsoftheTouristBaggageRules, 1978, 
a tourist is entitled to import certain artciles 
(such as cameras, C. D. players, music system 
etc.) which are required by him during his stay 
in India on the condition that the same would be 
re-exported within six months. This period of six 
months can tse extended by the Collector or the 
Central Boai^ of Excise and Customs depend
ing upon theT::^riod for which extension is re
quired. It has some time been noticed that 
tourists (NRIs and others) are put to difficulties 
when they have not applied for extension to the 
Collector or the Board. The Govemment have 
rx>w delegated the powertogrant extension ofthe 
period uptosix months to the Assistant Collector 
at the airport itself so that the visiting tourists 

1 arenot put to any hardship.

“ Privatisation of Insurance Sector

4906. SHRIM ANORANJANBHAKTA: 
SHRI G EO R G E FERNANDES:
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SHRI KODIKKUKInILSURESH;

Will the Minister of FINANCE be pleased 
to state:

(a) whether the Govemment propose to 
privatise the insurance sector and to open it to 
Indisui and Foreign firms;

(b) if so, the reasons therefor;

(c) whether a Committee has t)een appointed 
brproposedtobeappointed to work out modalities 
in this regard; and

(d) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a) to
(d). With a viewto reform the insurance industry 
aimed at introducing a more competitive envi
ronment subject ot suitable regulation and 
supers/ison, a High Powerd Committee is tteing 
appointed which would sutsmit recommenda
tions within six months.

[Translation]

Bonded Labour

4907. SHRI ANAND RATNA MAURYA: 
SHRI RABI RAY:
SHRI SYED SHAHABUDDIN: 
PROF. RAM KAPSE:
SHRI SANAT KUMAR MANDAL:
SHRISUDARSAN
RAYCHAUDHURI:
SHRI SUKHENDU KHAN:

Will the Minister of LABOUR be pleeisedto

(a) whether the Government are aware 
of the International Lat>our Organisation (ILO) 
survey regarding Bonded Lbour in India as 
reported in Rashtriya Sahara of March8,1993;
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(b) if so, the details of the report of the ILO 
regarding Bonded Labours; and

(c) the reaction of the Government thereto?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F LABOUR (SHRI P.A. SANGMA):
(a) and (b). According to available information, 
the World Labour Report, 1993which includes 
a Survey on Bonded Latx>ur in Asian Countries, 
isyettobereleeised. As such, the details of the 
report are not known.

(c) Does not arise.

Public Sector Banks In Uttar Pradesh

4908. SH R I S A N T O S H  KUM AR  
GANGWAR: Will the Minister of FINANCE be 
pleased to state:

(a) the numt)er of branches of public sector 
banks in Uttar Pradesh as on 31 December 
1992;

(b) the amount of deposites made eind loan
disbursed by these t>anks during each of tfie last 
three years; ^

V

(c) whether the amounflrprovided as loans 
was as per the targets;

(d) if not, the reasons therefor; and

(e) the steps t>eing taken to increase this 
amount?

TH E  MINISTER O F  S T A TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TE  INTHEM INISTRYOFPARLIAM EN- 
TA R Y  AFFAIRS (DR. ABRAR AHMED): (a) 
The number of brartcfies of public sector banks 
in Uttar Pradesh as on 30.9.1992(latest avail
able) was 5245.

(b) The aggregate deposits andoulstanding 
advances of publicseclort)anksinUKarF*iadesh 
March, 1990, March 1991 andMarch, 1982weie

1915(SAKA) 

as given bek>w:
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(Rs.incrofBS) 
March March March

1990 1991 1992

Depostis 1fif>m 18442 P0P90

Outstanding •

Advances 7528 8366 8948

(c)to(e). There are no State wise targets for 
lending by banks or maintenances of any pre
scribed credit-deposit ratios. The Banks are 
under instructions of Reserve Bank of India 
(RBI) fortaking continuous steps to increase 
flow of credit to productive and identified visible 
proposals. The position is reviewed in the Dis
tricts Coordinatk>n Committee meeting as well 
Eis State Level Bankers’ Committee meeting 
periodically.

Assessment System for Credit 
Worthiness

4909. SHRI RAM LAKHAN SINGH YADAV: 
Will the Minister FINANCE be pleased to state:

(a) whether the Union Government have 
directed the public sector banks to strengthen 
the assessment system for credit worthiness 
and to keep a close watch and control on the 
advances;

(b) if so, whether all the banks are 
complying with these directions;

(c) if not, the details of the banks which have 
vk>lated the Govemment directkw^; and

(d) the action taken by the Govemment in 
this regard?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF FINANCE AND MINISTER OF 
S T A T E  IN T H E  M IN IS TR Y  O F 
PALIAMENTARY AFFAIRS (DR. ABRAR
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AHMED): (a)to(d). ReserveBankof India (RBI) 
has been constantly impressing upon t>anks to 
improve their credit appraisal system and, 
strengthen the credit follow up machinery. RBI 
during its periodical inspections of banks exam
ines a reasonable cross section of advances 
sanctioned in Head Offices, Controlling Offices 
and branches and deficiencies in credit apn 
praisal arespecically pointedoul in the insepcbon 
reports which are forwarded to banks by RBI for 
taking remedial action. The findings are also 
discussed by RBI with the bank officials and, in 
addition, during the Action Plan discussions 
with the seniorexecutives of the putilic sector 
banks. RBI uses every forum to impress on 
t>anks the need forthrough and proper appraisal 
of credit proposals.

[Englism

Tea Board Offices in Abroad

49,10. SHRIDHARM ANNA MONDAYYA 
SADUL: Wiirthe Minister of CO M M ER CE be 
pleased to state:

(a) whether the Government propose to set 
upTea Board offices inanumber of cities abroad 
including one at Moscow; and

(b) if so, the details thereof?

TH E  MINISTER O F  COM M ERCE (SHRI 
PRANAB M UKH ERJEE): (a) and (b). In 
addition to existing offices of Tea Board abroad, 
the Govt. has accorded approval to open a raw 
office of Tea Board at Moscowforexport promo
tion of India tea in the region.

Soiled and Mutilated Currency Notes

' 4911. SHRI G EO R G E FERNANDES: Will
the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India has 
laid down certain rules for exchange of soiled 
and mutilated currency rwtes;
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(b) if so, the details thereof;

(c) wfiether the Govemment has received 
complaints regarding t>anks failure to act 
according to these rules; and

(d) if so, the action taken by the Goverrwnent 
on such complaints?

TH E  M INISTER O F  S T A TE  IN TH E  
M INISTRY O F FINANCE AND MINISTRY 
O F S TA TE  IN TH E  M INISTRY O F  PARLIA
M ENTARY AFFAIRS (DR. ABRAR AHMED):
(a) Yes. Sir.

(b) Under the Reserve Bank of India Note 
Refund Rules, 1975full powers have been del
egated to all Public Sector Bank branches 
maintaining currency chests to exchange all 
types of soiled and mutilated notes from general 
public. The Put>lic Sector Bank branches not 
maintaining currency chests, have been del
egated limited powers to exchange soiled and 
slightly mutilated notes under the above rules.

(c) arKl (d). All complaints regarding t>anks 
failure to act according to the above rules, are 
promptly taken up ttie Reserve bank of India with 
the concerned banks for remedial action. t>e- 
sides, the atxn/e. instructions are also reiterated 
to the Chairman of all Putilic Sector Banks from 
time to time by Reserve Bank of India in order 
to ensure that such powers are exercised by 
them in letter and spirit.

Vacancies in Bank

4912. SHRI MOHAN RAWALE : Will the 
Minister of FINANCE be pleased to state:

(a) the names of nationalised banks in the 
country where top posts of Chairman/Chair- 
man-cum-Managing Director are lying vacant 
as on March 31,1993;

(b) since when these posts are lying vacant 
ineacht>ank;
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(c) whether these vacancies are adversely 
affectingtlie perlormarwe of banks:

(d) when these posts are likely to t>e filledup;

(e) w t^her it is proposed to form a panel of 
persons to be appointed as Chairman/Chair- 
man-cum-Managing Director of bank as and 
when such vacancy arises; and

(f) if so. the details thereof ?

TH E  M INISTER O F  S T A TE  IN TH E  
M INISTRY O F  FINANCE AND MINISTER 
O F S TA TE  IN TH E  MINISTRY O F  PARLIA
M ENTARY AFFAIRS (DR. ABRAR AHMED):
(a) to (d). Thepositkxi of Chairman and Manag
ing Director is vacant in six nationalised banks 
as on 31st March, 1993, as perthe details given/ 
bekwv:-

Sr. No. Name of the Bank Date from 
which vacsmt

1. Syndk^iteBank 05.11.1991

2. Allahabad Bank 25.06.1992

3. Andhra Bank 01.07.1992

4. UCOBank 08.07.1992

5. Indian Overseas Bank 26.11.1992

6. BankofBaroda 01.03.1993

Govemment have already initiated neces
sary steps for filling up these vacancies.

(e)and(f). Forthepuiposeof making recom
mendations to the Government on the appoint
ment of Chairmen and Managing Directors in 
banks and financial institutions an appointments 
Board has been constituted under tfie chairman
ship of Governor, Reserve Bank of India. The 
Board meets periodically and makes recom
mendations for filling up of vaceuicies that arise

from tinrie to time. The recommendations of the 
Appointments Board are considered by the 
Govemment ar>d ap>pointments are made after 
the required formalities are completed.

[Translahorii

Silver Seized By The Customs Department

4913. DR. BAHADUR RAWAL: Will the 
Minister of FINANCE be pleased to state:

(a) the quantity of silver seized by the cus
toms department during the last four months 
along with the names of the places;

(b) the value of the seized silver;

(c) whether such activities are on the in
crease at large scale on the indo-Pak-Nepal 
borders;

(d) if so. the steps taken by the 
Govemment to check such incidents; and

(e) the quantity of silver seized at major 
airports in the country and the value; thereof?

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS TR Y  O F  F IN A N C E  (SH R I M.V. 
CHANDRASHEKARA MURTHY): (a) to (e). 
Information is being collected and will be laid on 
the Table of the House.

[English]

UTI Schemes

4914.SHRI VIJAYNAVALPATIL: Will the 
Minister of FINANCE be pleased to state;

(a) the number and details of schemes 
introduced by the unit Trust of India (UTI) during 
the last three years and funds land funds mobi
lised undereach of them separately, year-wise;

(b) the details of resources mobilised by the 
UTI during the last three years alongwith the
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investments made there against, state-wise/ 
Uniorvtenitory-wise;

(c) whether the UTI propose to introduce 
some new schemes during the next year and if 
so, the details thereof along with projection of 
funds proposed to be mobilised thereunder;

(d) wt>ether the Government propose to 
further expand and strengthen the 
organisational network and restructure its 
administrative and organisational set-up so as 
to ensure better utilisation of the funds mobi
lised; and

(e) if so. the details thereof?

TH E  M INISTER O F S TA TE  IN TH E  MIN
ISTR Y O F  FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a)to
(e). The information is being collected and will 
be laid on tfie Tat>le of the House.

Standardsforconstructionworkers. Itisobliga- 
tory for contractors to follow these standard. 
However, violations of these standards by the 
contractors leading to health hazards and acci
dents among workers has been noticed. In 
recognition of the seriousness of the safety and 
health problems associated with the serious
ness of the safety and health problems associ
ated with the construction industry. Government 
have initiated several steps like consideration of 
the enactment of a new law for workers in the 
consideration of the enactment of new law for 
workers in the construction industry. promotk>n 
of training in occupational safety, health and 
welfare for construction industry and dissemi
nation of information forcreatinga generalaware
ness for accident prevention.

Age relaxation to Ex-Servicemen in 
Appointments

4916. SHRIK.H.MUNIYAPPA:
SHRIC.P.MUDALAGIRIYAPPA:

Safety Measures For Construction 
Workers

Will the Minister of D EFEN C E  be pleased 
to state:

4915. SHRIRABI RAY: Will the Minister of 
LABOUR be pleased to state:

(a) whetherhis attention has been drawn to 
the news-reports appeanng in Times of India 
dated March 8,1993. that most construction 
fimns in India violate prescribed safety meas
ures fortheir workers ais per an ILOsurvey;

(b) if so. the details thereof; and

(c) the steps taken by the Government to 
stop this violation of prescribed norms in this 
sector?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  L A B O U R  (S H R I P.A. 
SANGM A) (a) Yes, Sir.

<b) and (c). The Bureau of Indian Standard 
have formulated atx>ut 100 Health and Safety

(a) whether age relaxation is being given 
to the ex-servicemen of the Armed Forces in 
the appointments madefor various posts tiy the 
Union Government and the State Governments; 
arvj

(b) if so. the details thereof?

TH E  MINISTER O F  S T A T E  IN TH E  MIN
ISTRY O F DEFENCE (SHRI MALLIKARJUN)
(a) and(b) Ex-Sen/icemen have been granted a 
maximum age relaxation of 5 years for direct 
recruitment to Groups ‘A ’ & ‘B’ posts, and for 
Group ‘C ’ & ‘D’ reserved and unreserved vacan
cies, the upper age limit is relaxedd by the length 
of military service, extended by 3 years.

Most of the state Governments/Union Ter
ritories have also provided age concessions for 
re-employment of ex-Servicemen on tfie same 
pattern as the Central Government. «
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Branches Of RRBs

4917. SHRIM ATIM AHENDRA KUMARI: 
Will the Minister of FINANCE be pleased to 
state:

(a) the number of licences issued for 
opening new branches of Regionetl Rural Banks 
(RRBs)inthecountry, State-wise during the last 
yearand the current year, so far;

(b) the places where the branches of RRBs 
have Ijeen opened, State-wise; and

(c)thetimet3y which the remaining branches 
are likely to be opened?

TH E  M INISTER O F S TA TE  IN TH E  
MINISTRY O F FINANCE AND MINISTER 
O F  S T A T E  IN T H E  M IN IS TR Y  O F  
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). Reserve Bank of India 
have reported that they have not allotted any 
centre in any State/Union Territory to Regional 
Rural Banks(RRBs) during the last two years.

Group Insurance Scheme

4918. SHRI RATILAL VARMA: Will the 
Minister of FINANCE be pleased to state:

(a) the total amount earned by the Life Insur
ance Corporation from the Group Insurance 
Scheme up to March, 1992;

(b) the new schemes introduced by LIC 
after March. 1992;

(c) whether LIC is getting good business 
in new policies; and

(d) the details of schemes in which LIC has 
invested money for betterment of poor people?

TH E  MINISTER O F S TA TE  IN TH E MIN
ISTRY O F FINANCE AND MINISTER OF 
STATE IN THE MINISTRY PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) The total

fund under Group Schemes as at 31 st March, 
1992was Rs. 3801.90crores.

(b) Duringthe period from 1.4.92to30.9.92, 
the Life Insurance Corporation of India intro
duced 1760newschemesunderits pension and 
Group Schemes covering 4.93 lakh lives for a 
totalsumassuredofRs.926.91 crores. Apart 
from these, a Group Insurance Scheme cover
ing 10.41 lakh Bidi workers under Social Secu
rity Group Insurance Scheme for weaker sec
tions of the society has been finalised during the 
current year.

(c) Yes, Sir.

(d) In orderto provide the basic amenities 
like potable water, drainage, housing, rural 
electrification and transport to the people at 
large including poor people, the Life 
Insurance Corporation of India invests in vari
ous socially oriented schemes like loans to 
Municipalities, zilla parishads. State Govts. 
Apex Housing Cooperative Societies, State 
Electricity Boards, State Transport Sector, 
individuals andCo-operative Societies, etc.

[TranslatiorU

Violation of Customs Duty Concessions

4919. SH R I R A JE N D R A  KUM A R  
SHARMA: Will the Minister of FINANCE be 
pleased to state:

(a) the number of persons arrested during 
the last three months for the violation of 
customs duty concessions available to the 
Indians returning from abroad; and

(b) the amount of goods recovered ar>d 
seized from these persons?

TH E  MINISTER O F S TA TE  IN TH E  MIN- 
IS TR Y  O F F IN A N C E  (S H R I M .V. 
CHANDRASHEKARA MURTHY) (a>and (b). 
Information is being collected and will t>e laid on 
the Table of the House.
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[English]

4920. SHRIMATIGEETAMUKERJEE: WMI 
the Minister of D EFEN C E be pleased to state:

(a) whether the Government had issued 
a notification on July 9, 1982 by exercising 
ttie powers conferred under section 3of the Nen/y 
Act. 1957 declaring the service or duty in the 
Union Territory of Andaman and Nicobar Is* 
lands as active service for the purpose of the 
said Act thereby bannir>g all trade union activi
ties in the Union Territory;

(b) whether the said notification which was 
initially for five years was renewed consequentty 
and is still valid;

(c) whether the Govemment are aware 
of the mass discontent among the naval 
civilian employees and workers in this Union 
territory on this issue as it amounts to the denial 
of fundamental rights guaranteed in the Consti
tution;

(d) if so. the details thereof; and

(e) the reaction of the Government 
thereto?

T H E  M INISTER O F S T A TE  IN TH E  MIN
ISTRY O F D EFENCE (SHRIMALLIKARJUN)
(a) and (b). Yes. Sir.

(c)to (e). There is no mass discontentment 
among tWe Naval civilian employees working in 
the Union Territory of Andaman and Nicobar 
Islands. The Notification does not deny funda
mental rights but places some reasonable re
strictions on the rights under Article 19( 1) (c) of 
the Constitution. This is necessitated due the 
sensitive and strategic importance of the Is
lands The employees enjoy full freedom to 
represent their grievances through JCM/Wel- 
fare Committees.
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Evasion Of Excise Duty By Tobacco 
Companies

4921. SHRI D A TTA TR A YA  RANDARU: 
Will the Minister of FINANCE be pleased to 
stale:

(a) whether penalities were imposed on 
ttie premier T  obacco Companies for eveision of 
Excise Duty;

(b) if so. the quantum of excise duties/ 
penalities levied and recovered from these 
Tobacco companies during the last three 
years, company-wise; and

(c) tfie latest positk>n of the ceises filed by the 
Govemment in this reagrd?

TH E  MINISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  F IN A N C E  (SH R I M.V. 
CHANDRASHEKARA M URTHY): (a) to (c). 
Information is being collected and will be laid on 
the Table of the House.

[Transiatiorli

Nationalised And Regional Rural Banks In 
Orissa

4922. SHRI SRIKANTA JENA; Will the 
Minister of FINANCE be pleased to state:

(a) the numt>er of licences issued by the 
Reserve Bank of India to open branches of 
the nationalised and regional rural banks in 
Orissa during the Seventh Five Plan period; and

(b) the extent of per capita investments 
made by the above banks in Orissa by the end 
of the Seventh Five Year Plan as compared to 
the national average investment?

T H E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY OF PARLIAMEN
TA R Y AFFAIRS (DR. A BR A R AH M ED ):(a ) 
During the Branch Licensing Policy 1985-90,
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co-terminus with Seventh Five Year Plan, Re
serve Bank of India (RBt)andalloted372centres 
to public sector banks including Regional Rural 
Banks (RRBs) for opening branches in Orissa.

(b) Th e  per capita investment of 
Scheduled Commercial Banks (excluding 
RRBs) by the end of Seventh Five Year Plan in 
Orissa was Rs.287/- as compared to the na
tional average Rs. 249/-

LIC Investment for Projects In Madhya 
Pradesh

4923. KUMARIVIMLA VERMA: Will the 
Minister of FINANCE be pleased to state:

(a) the investment made by the Life Insur
ance Corporation in various projects in Madhya 
Pradesh andparticularly in Sivani, Narsinghpur 
and Jabalpur districts during the last two years; 
and

(b) the amount proposed to be invested 
during the Eighth Plan period?

TH EM IN ISTER  O F S T A TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a) 
LIC's investments in Madhya Pradesh, includ
ing the districts of Sivani, Narsinghpur and 
Jabalpur, durirtg the last two years are as urxler-
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Project
1990-91

(Rs. incrores) 
1991-92

(a) Water Supply Schemes 
in-

• 1. Jabalpur .050 -

2. Sivani (Seoni) - 0.20-

3. Narsinghpur - -

(b) State Govt. Social Housir^ Schemes &49 5B3

(c) State Electricity Board 24.52 7>H20

(d) Water Supply & Sewerage Scheme 4.06 6.73

(e) Apex Co-Op. Housing Finance Society aoo

(b) Lie is contribution of funds lor all the 
States during the Eighth Five - Year Plan perkxJ 
is likely to approximate around Rs. 30,000croies.

[ErtgUsh]
Loans for Construction of Hotels, Motels 

and Cinenui Theatres

4924. SHRI P.P. KALIAPERUMAL: WiBIhe 
Minister of FINANCE be pleased tp state:

(a) whether the public sector t>anks provide 
toan to individualsfrr construction of hotel motels 
andcinematheatrds; and

(b) if so, the amount of loan disbursed for 
(he purpose during each of the last three 
years?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F
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S T A TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHMED): (a) 
Yes, Sir. Public Sector Banks being creidt 
institutions provide loans and advances for vari
ous purposes irx:ludingthosefor construction of 
hotels/n^otels and Cinema Theatres against 
various types of securities.

(b) Reserve Bank of India has reported 
that the present system of data collection from 
t>anks does not generate separately informatkxi 
In respect of Loans for construction of hotels, 
motels, and Cinema Theatres.

[TranslatiorU

Amount for Seeuy In Orissa

4925. SHRIGOVINDACHANDRAMUNDA: 
Will the Minister of FIN AN CE be pleased to

(a) whether the Government have under 
conskJeration auriy proposal for sanctioning any 
amount to Orissa during the current year under 
the scheme self Employment for Educated 
Umeptoyed Youth (SEEUY):

(b) if so, the amount proposed to be 
sanctioned and the time by which it is likely to 
be sanctioned; and

(c) if not, the reasons therefor?

T H E  M INISTER O F  S T A T E  IN TH E  MIN
ISTR Y O F  FINANCE AND MINISTER O F 
S TA TE  IN TH E  M INISTRY O F  PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a)to
(c). Otfrce of the Development Commissioner 
(Samll Scale Industries) in the Ministry of In
dustry which is administratively concerned with 
the implementatkxi of thesctieme forprovkiing 
self-employment to the Educated Unemploy 
Youth( S E E U Y ) have reported that under 
the sakj scheme k>ansaiesanctk>ned by banks 
and subskJy at the rate of 25% on the sanctioned 
loan is released to the individual k>enef iciaries 
by the Reserve Bank of India (RBI) through the

corx:emedt)anks. Govemmentof India author
ises subsidy amount to the RBI in lump-sum. 
State-wise subsidy is not sanctioned. As on 
date a sum of Rs.40 crores has been authorised 
to RBI for the year 1992-93for the clearance of 
subskly claims throughout the country including 
Orissa underSEEUY scheme.

Gold Bond Scheme

4926. SHRI YASH W ANTRAO PATIL: 
Will the Minister of FINANCE be pleased to

(a) whether minimum of 500grarris of gold 
is required to be deposited under the Gold Bond 
Scheme;

(b) if so, whether the Govemment propose 
to reduce the deposit limit to minimum of 10 
grams for the general public;

(c) if so, the details in this regards; and

(d)if not. the reasons therefor?

TH E  MINISTER O F S T A TE  IN TH E  MIN
IS T R Y  O F  F IN A N C E  (S H R I M .V. 
CHANDRASHEKARAMURTHY): (a) Yes. Sir.

(b) to (d) This minimum limit (at 500 
grammes) has t)een ̂ xed taking into account the 
facilities available at the Govemment Mints for 
assaying of gold. This limit is subject to review, 
as the scheme progresses.

[Engfeh]

U C  Housing Finance

4927. SHRI HARIN PATHAK: Will the 
minister of FINANCE l>e pleased to state:

(a) whetherthe Life Insurance Corporation 
extends financial sissistance for housing 
schemes in Delhi;

(b) if so. the amount of loan given for the



(c) if not, ttie reasons therefor?

T H E  M INISTER O F S TA TE  IN TH E  
M INISTRY O F FINANCE AND MINISTER 
O F  S T A T E  IN T H E  M IN IS TR Y  O F  
PARLIAM ENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes, Sir.

(b) During the last two years, namely 199(>- 
91 arKl 1991-92Lie of India has given an amount 
of Rs. 25 crores in the form of loans to the Delhi 
Co-operative Housing Finance Society forthe 
benefit of Low IncomeGroup, Middle Income 
Group, High Income Group, and Weaker Sec
tions of the Society in Delhi.

(c) Does not arise.

Nationalised Banks in Assam

4928. SHRI PROBIN DEKA: Willthe Min
ister of FINANCE be pleased to state:

(a ) the num ber of branches of 
nationalisedbanksinAssamon DecernberSI 
1992;

(b ) the deposits made and loans - 
disbursed t>y these banks during each of the last 
threeyeais;

(c) whether tfte amount of loan disbursed 
was as perthetargets fixed; and

(d) if rx}t. the reasons therefor and the steps 
proposed to betaken to increase the amount of 
loan?
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purpose during the last two years; and

TH E  M INISTER O F  S TA TE  IN TH E 
M INISTRYOF RNANCE AND MINISTER OF 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y  AFFAIRS (DR. ABRAR AHMED): (a) 
The number of biranches of public sector banks 
in Assam as at tfie end of June,1992 (Latest 
available) was808;

(b) The deposits andoutstandingadvances 
of public sector banks in Assam as on March, 
1990,March, 1991 andMarch,1992are asgiven 
t)elwo;

(Rs. mcrores) 
March March March

1990 1991 1992
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Deposits 1720 ?np? 2234

Outstanding
Advances 929 1018 1078

(c) and (d). There arenoState-wisetaigets 
for lending by banks or maintenarx»s of any 
prescrit)edcredit-depositratk>ns. The banks 
are under instructk>ns of Reserve Bank of India 
(R Bi) for taking continuous steps to increases 
fk>w of c redit to productive and indemffied viable 
proposals. The position is reviewed in ttie 
Districts Coordination Committee meeting as 
well as State Level Bankers' Committee meet
ing periodcally.

Arrears OfTaxes

4929. SHRI BHOGENDRA JHA: Willthe 
Minister of FINANCE be pleased to state:

(a)whetherthe Government have deckledio 
waive off the outstanding annount of Centnri 
taxes against several sk;k industries;

(b) if so, tfie details tfiereof, company-wise;
and

(c) the reasons for not recovenng tlie 
amount by attaching their assets?

TH E  MINISTER O F  S TA TE  IN TH E  
M IN ISTR Y O F FIN A N C E  (SHRI M.V. 
CHANDRASHEKARA M URTHY): (a) to (c). 
The requisite informatkin is being coMeded and 
willbelaidontfieTableoftheHouse. - v
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Export Of Shellac

4930. SHRI BIRSINGH M AHATO; Will 
the Minister of COM M ERCE be pleased to 
state the quantity of shellac exported and the 
foreign exchange earned the refrom during each 
of the last three years?

TH E  M INISTER O F  S TA TE  IN TH E  MIN
ISTR Y O F  CIVIL SUPPLIES CONSUM ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER S TA TE  IN TH E  M INSTERY OF 
P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
KAMALUDDIN AHMED): Quantity and value of 
export of Shellac during the last three years is 
given below:*

O ty.M Ts  
Value: US$ in million.

Year Quantiy Vahje

1989-90 6200 10.66

1990-91 6692 9.57 «

1991-92 5734 11.33

[Translation]

Repayment Of Bank Loans

4931. SHRI LAL BABU RAI: Willthe Minis
ter of FINANCE be pleased tostate:

(a) the number of persons who have 
taken loans of rupees 20 lakh above from 
the public sector banks during the last three 
years;

(b) the number out of them who have not 
repaid the k>ans regularly; and

. 1
(c) the action taken by the Government in 

thisregard?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F  PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a) 
and(b). The data reporting system does not 
generate the information in the manner asked 
for. However, the total number of accounts hav
ing outstanding credit in respect of all scheduled 
commercial banks as at the end of March 1991 
was636.64lakh (latest availat)le) andthenumt^er 
of accounts where the anfKiiunt of has fallen 
overdue in respect of all pubik: sector banks tor 
IthecorresporKJingperiodwas 166.08lakhs.

(c) the recovery of dues from the borrowers 
is a normal banking activity arKl ttie Government 
or Reserve Bank of Irxlia (RBI) do not issue any 
instructions in this regard. However, various 
steps have tieen taken b/RBI to reduce the 
amount of overdues arxJ also to improve the 
recovery performance of the commercial banks 
in respect of their advances to varkMJS sectors. 
Some of the important steps are foHow:

1. Banks havebeen impressed upon to 
institute a viable recovery system with 
a view to help recycling the scarce 
resources of ttie banks to the needy feirKl 
productive sectors of the economy on 
the one harKl. and to improve the profit
ability aiKl viability of ttie lending tianks, 
ontheother.

2. TheChiefExecutivesofthebankshave 
beenadvisedtopaytfieir personal atten- 
tkxi to the rrwnitoring of large advance.

3. lntroductk>n of a comprehensive and 
uruform grading system to irKlicate the 
health of individual advances for the 
purpose of their effective moniloring and 
foHowup.

4. To  keep a watch on the recovery of top 
sticky account.

5. Taking corrective actkHi where advan
ces are fourKJ to have become stk;ky.
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' ILO’s Report Regarding Labour Minister of FINANCE be pleased to state:

4933. SHRI PHOOL CHAND VERMA: 
WiH the Ministerof LABOUR be pleased to state:

(a) whether International labour Organisa
tion (ILO)hasexpressed concern in theirannual 
report over the pitiable condition of the labouiers 
residing in Inda; and

(b) if so, the steps t>eing taken by the Gov
ernment to improve their lot?

TH E  MINISTER O F S T A T E  O F TH E MIN
ISTR Y O F LABOUR (SHRI P.A. SANGMA):
(a)arxl(b).The International Labour Organistions 
(ILO) World Labour Report, 1992has touched 
upon the working conditions of child labour in 
India. Legal Protection againt exptoitation has 
been exterxled through enactment of ChikJ La- 
bour(Prohibition& Regulation) Act. 1986which 
prohibits engagement of chikt latxnir in certain 
hazardours occupations and processes and 
provides for regulation of ttieirworkingconditk>n 
is in notified establishments. Vilation of the 
provisions of the Act attracts stringent penaNies. 
Prohibitory and regulatory provisions also exist 
in certain other laws, (n addition to stricter 
enforcement oflaw. Govemmenthaveadopted 
a National Child Labour Policy in 1987. This 
Policy envisages a legislative action plan; 
focussir>g of genereil devetopment programmes 
for the benefit of child labour andaproject based 
plan of action in areas of high concentration of 
child labour. Further, financial assistarKie is 
granted to voluntary organisations for taking on 
action-oriented protects for the welfare of work- 
ingchildren. In addition, with ILO'sassistance 
two projects for the benefit of working children 
namely IPEC (International Programme on 
Elimination of Child Lat>our) and CLASP (Child 
Labour Action and Support Programme) have 
also t>een taken up.

[Enp/is/?]
U C  Branches in Orissa 

4934. SRHIANADICHARAN DAS: Willthe

(a) wfiethertheUfe lnsurarK:eCorporation is 
being expanded in rural areas;

(b) if so. the number of branches of the 
Life Insurance Corporation in rural areas in 
Orissa at present as compared to Urban 
areas: and

(c) the number of new branches of LIC 
proposedto t>e opened in rural areas in Orissa 
during the Eighth Five Year Plan period and the 
location tftereof?

TH E  MINISTER O F  S TA TE  IN TH E  MIN
ISTRY O F FINANCE AND MINISTER O F  
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TAR Y AFFAIRS (DR. ABRAR AHMED): (a) 
Yes. Sir.

(b) Branches in Rural areas - 40

Brar^hes in Urtjan areas - 11

(c) Opening of new Branch Offices is an 
annual exercise and the decisions are taken 
for each year on the basis of potential for pro
curement of new busir>ess and the number of 
existing polk;y hoMers to be serviced. There
fore, it is not possibleto indicate the numt>erof 
brancfies to be openeddurirtgthe 8th Five Year 
Plan period. The process has t)een set in motion 
fortheyear 1993-94and the areas in which the 
new branch would be opened inOnssa would be 
decided in the first quarter of the financial year.

Voting Power in IMF

4935 SHRI SYEDSHAHABUDDIN: Will 
the Ministerof FINANCE tie pleased to state:

(a) wfiether our IMF quota and the voting 
power in the International Monetary Furxl have 
t>een on ttie decline;

(b) if so. the names of the countries which 
haveahigherquotaasonAprill. t993tx>thin
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absolute and compreative terms; and
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(c) the particulars of and the reasons for 
the decline overthe year?

TH E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F FINANCE MINISTER O F 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a) to
(c). During the Eighth Review which was com
pleted in March 1963, India's quota increased 
fromSDR 1717.5milliontoSDR2207.7million. 
However, our share in total Fund’s quota de
clined marginally from 2.814% to2.458% and 
ourvotingpowerfrom2.695%to2.385%. During 
the Ninth Review which was completed in No
vember 1992; India's quota increasedfrom SDR 
2207.7million to SDR 3055.5miUion. Ourshare 
in total Fund's quota has declined marginally 
from 2.45% to 2.26% and voting power from 
2.38% to2.22%. Though our share in tot£il Funds’ 
quota has declined marginally as also our voting 
power at the time ofthese reviews, ourquotahas 
increasedfrom SDR 2207.7milliontoSDR3055 
million, enabling us to fiave higher access on ttie 
Fund’s financial resources.

Following countries have higher quota in 
IMFthan India:

(c) whether the reports have been made 
available to the concerned Export Promotiori 
Councils, Federation of Indian Export Organisa
tions and other txnjies; and

(d) if not, the reasons therefor?

TH E  MINISTER O F COM M ERCE (SHRI 
PRANABMUKHERJEE): (a) The Groups set in 
respect of the 34 Extreme Focus Products 
consisted of representatives form the concerned 
Trade and Industry end a few Government offi
cials. One of the industry representatives was 
made the Chairman of each Group.

(b) The repots were submited by the 
various Grops during eariy 1992. These 
reports were then synthesised into a single 
Report entitled, ‘Strategy for Export Growth 
in Extreme Focus Product Groups- An Agenda 
for Action’, which was submitted to the Govem- 
mentinJuly. 1992.

(c) and (d). The Groups who have submitted 
tfiese reports consisted of representatives who 
are themseleves memebrs of the various Ex
port and irKJustry Organistaions. Only a limited 
numt>er of copies were made available to the 
GovemmenL

USA, Japan, Germany, UK, France. Italy,- 
Canada, Saudi Arabia. China. Netheriands, 
Belgium.

Reports of the Extreme Focus Product 
Groups

4936. DR. LAXMINARAYAN PANDEYA: 
Will the Minsiter of COM M ERCE be pleased 
to refer to the reply given to Unstarred Question 
No. 696on February26,1993andstate:

(a) the details of composition of various 
Extreme Focus Product Groups;

(b) when the reports wre submitted to tfie 
Gkivemment;

[Transtation]

Construction of Bridge in Bihar

4937. SHRI LALITORAON: Will the Minis
ter of SUR FACE TR A N SP O R T be pleased to

(a) the present position of the proposal 
submittd by the Govenrment of Bihar in regard 
to the two lane road bridge on the Magerdehi 
Gliat of Samastipun

(b) the total estimatedcost of the project; and

(c) t>y what time approval is likely to be
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TH E M IN IS TE R O FS TA TE O FTH E M IN - 
ISTRY O F SUR FACE TR A N SP O R T (SHRI 
JAGD ISHTYTLER): (a)to(c). In August. 1989 
the Government of Biharprc^ectedthe require
ment for replacement of a bridge across river 
Burhi-Gandak at Magerdehi Ghat on the 
Samastipur-Darbhanga Road at an estimatd 
cost of Rs.2.20crores by way of financing under 
the Centred Road Fund (C. R. F.). The project was 
got approved under the aforesaid scheme in 
January, 1992 restricting the Central share to 
Rs.2.19 crores. Notwithstanding this position, 
the basic fact remains that as the bridge in 
question after its construction would lie on the 
State Road network, the Government of Bihar 
area, therefore essentially concerned with its 
execution.

Additional Resources Due to Relaxation

4938. SHRI SHIVRAJSINGH CHAUHAN: 
Will the Minsiter of FINANCE be pleased to 
state:

(a) the total amount earned by the Union 
Government through the measures adopted to 
reuse additional resources during the year 1991 - 
92; and

(b) the details of tfie shares of each Sate and 
the Union Govenrment in the income earned 
through the increase in taxes, post and telecom 
tariffs, train fares and freight rates?

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS T R Y  O F  F IN A N C E  (SH R I M.V. 
CHANDRASHEKARA MURTHY); (a). The 
additional resource mobilisation measures in 
the Central Government’s Budget for 1991 -92 
were estimated to yield in that year Rs.3224 
crores is under

(Rs. crore)

i) Increase in taxes 2617
ii) Revision of:

Postal tariff 23
Telecommunication tariff ..
Railway freight and fare 584

Total 3224

(b) The receipts from revision in the Postal, 
Telecommunk:ation and Railway rates are not 
shared with the States. The share of States 
under increase in taxes and duties under in
come-tax and unk>n excise duties, as estimated 
in the Budget for 1991 -92 was as follows:

(Rs. crores)

States share of

- Income-tax 97

- Union excise duties 515

Total 612

[Eng/ish]

Lie Assistance for Projects in Kerala

4939. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of FINANCE be pleased to

(a) thef inar>clal assistance provided by tf)e 
Life Insurance Corporation for various projects 
in Kerala during 1992-93 and proposed to be 
provided during 1993-94; and

(b) the details of such projects?

TH E MINISTER OF STA TE  IN TH E  MIN
ISTRY OF FINANCE AND MINISTER O F 
S TATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED); (a) 
and (b). The financial assistance provided for 
vark>us projects in Kerala during 1992-93is as 
under
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(Rs. incrores)

Scheme Mocation

Plan Sector

Social Housing Schemes.

State Electricity Board.

Water Supply & Sewerage Scherr^s. 

State Road Transport Corporation 

Apex Co-op. Housing Finance

20.00

11.00

10.00
%

aoo
15.00

Disbursement

20.00

11.00

10.00

15.00

Over & Above Plan Allocation 

State Govt. Loan

State Financial Corporation Bonds. 

State Electricity Boards Bonds. 

State Land Developnr>ent Bnak

Investment made during 
1992-93

47.50

1.S0

2.70

a09

Financial assistance during 1993-94can be 
indicated only afterthe finalisation of the Invest
ment Budget of LIC and the State-wise Alloca
tion of Plan Resources by the Planning Com
mission in June/July 1993.

Customs House Retail Shop

4940. SHRIR AJNATH SONKAR SHASTRI; 
Will the Minsiter of FINANCE pleased to state:

(a) whettierthe Customs House Retail Shop 
in Delhi is generally iil-equippod/ill-stored with 
the confiscated items for sale to the public or 
remain closed most of tfie time;

(c) whether there is any proposal to an
nounce the closure of the shops through news
papers for the general inlormation of the public 
to check avoidatile inconvenience to tfiem and 
to earmark a good percentage of fast selling 
confiscated items of daily need, such as sarees, 
textiles, watches, for sale to the pubik: only:

(d) if so, the details thereof;

(e) if not. the reasons therefor;

(f) whetherconfiscateditemsare not being 
given to Kendriya Bhandar for sale to their 
shareholders; and

(b) if so. the reasons therefor; (g) if so. the reasons therefor? .



433 Written Answers CHAITRA29.

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS T R Y  O F  F IN A N C E  (S H R I M.V. 
CHANDRASHEKARA M URTHY): (a) to (g). 
Confiscated consumer goods are normally sold 
in buklkfor obtaining quick returns and optimum 
utilisation of storage space to National Con- 
sumerCo-operative Federation, registered co
operative societies, etc. for t>eing in tum sold to 
bourfide consumers through super Bazars, 
Shahakari t>andaras. etc. A small portion of the 
consumer goods is also sold through Cusoms 
retail shops t Delhi and other places.

The retail shop located at Delhi Cusom 
House is open to the public from 10AM to 2 PM 
on all working days except the 1 st and last 
working days of every month. Due to reasons of 
security, it has ramained temporarily closed 
from 19.3.93to31.3.93. There is rK> proposal to 
close this ship permanently.

Raising of Sovereign Debts

4941. SHRI SA N A T KUMAR MANDAL: 
Will the Minister of Finance be pleased to 
state:

(a) whether the Government propose to 
raise sovereign debts overseas on their own;

(b) the expected commercial overseas 
tsorrwing during 1993-94;

(c) the mechanism devised by the Govern
ment for overseas tx>nds market; and

(d)the response to the India Development 
Bonds issued by the State Bank of India?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F FINANCE AND MINISTER OF 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a) 
No, Sir. The Government does not have any 
immediate plans for raising soveiign debts over
seas on its own. However, the questk>n of raising 
sovereign debts oversas is evaluated on a regu
lar basis based on prevailing market corvlitions.

1915(SAKA) Written Answers 434

(b) It would not be possible to make any 
meaningful estimates about the expected com
mercial overseas borrowings during 1993-94, 
sirK:e it woutel depend on the coTKiitions prevail
ing in the international financial markets from 
time to time and the need for commercial 
borrwings by Indian entities.

(c) Government has not devised any spe
cific mechanism for overseas bonds market. 
Indian entities may with the approval of Govem- 
ment access the overseas borxls market tiased 
on their need for funds and depending upon the 
prevailing market conditions.

(d) An amount of US$ 1,306,922,500and 
Pound Sterling 179,797,250 have been raisd 
through the issue of India Devek>pment Bonds 
bySBI.

Equity Issue Offer for NRI’s

4942. DR. KRUPASINDHU BHOI: WMI 
the Minister of FINANCE be pleased to state:

(a) whether a numt>er of companies are 
scrapping their plans for equity issue offer to the 
Non-Resident Indians (NRI's);

(b) if so. the reasons therefor; and

(c) the reaction of the Government tftereto?

TH E  MINISTER O F  S TA TE  IN TH E  MIN
ISTRY O F FINANCE ^ N D  MINISTER O F 
STA TE  IN TH E MINISTRY O F PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
SEBI is not aware of<letails of companeis 
scrapping their plans for equity issue offer to 
NRIs.

(b) and (c). Does not arise. .

Export of Fisheries

4943. SHRI SUDHIR SAW ANT: Will the 
Minister of COMMERCE be pleased to state;
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(a) the achievements made during 1992as 
comparedto1991 ascomparedto1991 inexport 
offisherries:

(b) the details of new projects under taken/ 
promoted by the Marine P roduct Export Devel
opment Authority (MPEDA) during 1992;

(c) whehter any survey has been carried 
out by M PEDA to identify land available for 
acqua-culture in Sindhudurg and Batnagiri Dis
tricts of Maharashtra;

(d) if so. the details of land suitable in these 
two districts alongwith their locations;

(e) the action taken by MPEDA to promote 
deep sea fishing, acqua-culture and 
processing upto December 31. 1992 in the 
above districts; and

(f) the assistance provided by MPEDA to 
fishermen Cooperative Societies during 
each of the last three years?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTR Y O F CIVIL SUPPLIES. CONSUM ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER O F S TA TE  IN TH E  MINISTRY O F 
P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
KAMALUDDIN AHMED): (a) Export perform
ance of marine produts during 1990-91 and
1991-92were:

Year Quaniky Value
(in tonnes) (Rs Crores)

1991-92 171820 1375.89

1990-91 139419 893.37

(b) MPEDA promoted 3 new projects in 
1992 by contributing to the quity capital of the 
ventures. One project was for deep sea fishing 
and 2 projets for production of value added 
marine products tor export. .

MPEDA besides implementing various pro
motional schemes in the aquaculture sector, 
also promoted the setting up of 29 new sea food 
processing plants in the year 1992. MPEDA 
delegatons also participated in the 15th Sial 
International Food Products Exhibition, Paris 
and the International Shrimp Conference at 
Hor^ong.

(c) and (d). the MPEDA Office in Alibag 
surveys sites Sindhudurg and Ratangiri Dis
tricts besides other Districts for identifying ar
eas suitable for shrimp culture. So far about 
1700 ha. of Brackishwater areas have been 
identified as being suitable for shrimp culture in 
Ratangiri District. Similarly, 1300 ha. 
brackishwater area have been identified as suit
able in sindhudurg District. The srvey is continu
ing.

(e) The schemes of MPEDA are not 
restricted to district/state level but are 
opeated on an all-India basis. The following 
schemes are operated by MPEDA on all 
India basis for the development of the 
seafood industry;

Equity participation scheme

Assistance is extended to export orien
ted projects in the field of deepsea fish
ing/processing aquaculture. M PEDA 
contributes to the extent of 11 %  of the 
total paid up equity capital of the com
pany.

Till date MPEDA has assisted 16 projets 
under the scheme of which 7 are for 
processing of value added marine prod
ucts, 6 deep sea fishing projects and 1 
aquaculture project for manufacture of 
high energy aquaculture feed. Further. 7 
prawn farming projects are being con
sidered by the Technical Commitee of 
MPEDA forassistance during the finan
cial eyar 1992-93.
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Assistance fordiversifiedfishingopera 
tions

a) Assistance forsmall mechanised boats.

Existing fishing boats of OAL below 
20M are assisted for modification for 
multiday fishing for diversified resourcs 
in 50-100 M depth. 50% of the cost of 
modification and acquisition of fishing 
equipment, gears etc., subject to maxi
mum of Rs. 1.5 lakhs/vessels is granted 
assubsidy by MPEDA. Svesselswere 
assisted during the year 1992-93, till 
January, 1993.

b) Assistance for fishing vessels of OAL 
20M& above.

i) For conversion/modification of existing 
deepsea fishing vessels fordiversified 
fishing operatons for non-shrimp re
sources, 30% of the cost of modification 
of vessel subject to maximum of Rs.2.5 
lakhs per vessel is granted as subsidy 
by MPEDA. TillJunary, 1993,9vessels 
were assisted underthe scheme.

ii) Forinstallationofbtastfreezei5ontx>ard 
for production of value added marine 
products, 30% of the cost of erection of 
blast freezers is subsidised by MPEDA 
subject to maximum of Rs. 1 lakh per 
vessel.

Reimbursement of part of thecost of high 
speed diesel oil consumed by deepsea 
fishing vessels.

Under this export linked scheme. 
M PE D A retr- burses a part of the cost of 
HP'~ ^umed by deepsea fishing ves
sels exporting at leetst 25% of theircatch 
(otherthan chartered vessete) with the 
objective of making exports from deep- 
sea fishing sector more competitive. 
The assistance under the scheme is 
lowest of the following three i.e..

1. Acutual consumption of HSD multiplied 
byRs.1600/KL.

2. Assessed consumption of HSD multi
plied by Rs. 1600/KL.

3. 10% of FOB value of exports. From 
1992, upto31.12.92,46vessels owned 
by 1 Scompaneis have availed Rs. 73.51 
lakhs as reimbursement. M PEDA’s 
shimp farming promotional schemes 
are implemented in all the maritime 
districts of Maharashtra. An abstract of 
the activities carried out by the centres 
duringJan., 1992toDec., 1992isgiven 
t)etow:-

Particulars Achievement

Macro-Survey 1.729.7926ha

Micro-survey 322.30ha.

Feasibility reports 12 Nos. covering
issued 151.696ha.

New area brought under 
culture with MPEDA 
T  echnrcal assistance

18.79 ha

New area developed with 15.57ha.
MPEDA subsidy assistance

Additk>nal productk>n
achieved 
during the period.

67.97tonnes

(f) Fishemr>enCo-operativesareatsocov- 
ered urxJerthe promotional schemes of MPEDA 
and are entitled to avail the assistance extended 
underthe schemes.

[Translation]

Foreign Exchange Earned by Hotel 
Industry

4944. SHRI VILAS M UTTEM W AR: Will the
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Minister of FINANCE be pleased to state:

(a) the percentage of fall or increase in the 
foreign exchange after imposing expenditure 
tax on Hotel industry; and

(b) the reaction of the Government 
thereto?

TH E  M INISTER O F  S T A TE  IN TH E  MIN- 
ISTRYOF FINANCE ANDMINISTR OF STATE 
IN TH E  M INISTRY O F PARLIAM ENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b). 
The information is l>eing collected and will be 
laid on the Table of the House.

Smuggling of items included in negative 
Ust

4945. SHRI CHHEDI PASWAN: Will the 
Minsiter of CO M M ER CE be pleased to state:

(a) whether the items included in the 
Negative List coarwrot be imported;

(b) if so, the details of the items included in 
the Ust;

(c) whether the Government are aware that 
some rx>. of these items are being smuggled into 
the country: and

(d) if so, the action taken by the 
Govenrment against those persons found 
quilty for imf^rting these items illegally during 
each of the last two years?

TH E  MINISTER O F  COM M ERCE (SHRI 
PRANAB MUKHERJEE): (a) The Negative List 
of Imports comprises of prohibited items, canal
ised items and Restricted items. Import of pro
hibited items is not permitted, canalised items 
are allowed to be imported by the designated 
canalising agencies only. Howver, import of 
restricted items may t>e allowed on merits to any 
person against a licence or in accordarx:e with 
the Public Notice issused in this behalf.

(b) Details of items included in the Negative 
List of Imports are given in tfie Export and Import 
Policy. 1992-97 (Revisededition:March1993). 
copies of wtKih are available in the Parliament 
library.

(c) Yes. Sir. Some of these items continue 
to be prone to smuggling into the country.

(d) information is being collected and will t>e 
laid on the Table of the House.

[Englishl

Public Sector Banks in Meghalaya

4946. SHRI P ETER  G. MAR8ANIANG: 
Will the Minister of FINANCE be pleased to 
state:

(a) the number of branches of public 
sector banks in Meghalaya as on Decemtter 31. 
1992, t>ank-wise;

(b) tfie deposites meKie in tfise banks and the 
amount of loan disbursed by them during each 
of the last three years;

(c) whetherthe amount of loan disbursed 
was as per the targets; and

(d) if not, the reasons therefor and the 
steps proposed to be taken to incrasettie amount 
of loan?

MINISTER O F STA TE  IN TH E  MINISTRY 
OF FINANCE AND MINISTER O F S TA TE  IN 
TH E  M INISTRY O F PALIAM ENTARY A F
FAIRS (DR. ABRAR AHMED): (a) The number 
of branches of put>lic sector banks in Meghalaya 
at the end of September 1992 (latest available) 
was 121. Bank-wise distribution of branches is 
given in the statement.

(b) The aggregate deposits and outstanding 
advances of public sectorbanks in Meghalaya



ason March 1990,1991 and 1992are as given 
below;

(Rs.incrores)

441 Written Answers CHAITRA29.1915(SAKA) Written Answers 442

March
1990

March
1991

March
1992

Deposits 253.50 353.45 356.61

Outstanding
Advances 60.23 66.12 70.17

(c) and (d). There are no State-wise targets 
for landing by banks or maintenances of any 
prescribed credit-deposit ratios. The banks are 
under instructions of Reserve Bank of India 
(RBI) for taking continuous steps to incrase fk>w 
of credit to prouctive and identified viable pro
posals. The position is reviewed in the District 
Coordination Committee meeting as well as 
State Level Bankers' Committee meeting peri
odically.

S TATEM EN T

Bank-wisebranchesofpublicsectorljanks 
in Meghalaya as at ttie end of Septemtjer, 1192 
(latest available)

Name of Bank No. ofbraches

State Bank of India 

Allahabad Bank 

Bank of Baroda 

Bankoflnida 

CanaraBank 

Central Bank of India 

IndianBank 

Indian Overseeis Bank

83

1

2

11

1

4

2

1

NarrwoftheSank No. of Branches

Punjab National Bank 5

Syndicate Bank '"'1

Unk>n Bank of India 3

United Bank of India 11

UCOBank 4

Vijaya Bank 2

Total of Public Sector Banks 121

Free Trade with Bangladesh

4947. SHRISARAT CHANDRA 
PATTANAYAK:

SHRIBOLLA BULLIRAIWIAIAH: 
DR. D. VENKATESW ARA RAO:

WilltheMinislerofCOMMERCEbe pleased 
to state:

(a) whether the Bangladesh Government 
have requested to the union Government to 
scrap tariff on some of the proucts under the 
Preferential Trading Arrangemnts (PTA):

(b) if so. the details thereof: and

(c) the reaction of the Govenrment thereto?

THE MINISTER OF COMMERCE (SHRI 
PRANAB M UKHERJEE) (a) to (c). Yes. Sir. 
The Bangladesh Governroent has been 
suggesting the redufion of tariffs on certain 
items of export interest to it.

Bangladesh has been informed that sincea 
Preferential T  rading Arrangement amongest 
SAARC countries (SAPTA) is being negoti
ated. it would be appropriate to consider such 
requests for preferential tariff within the frame-
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Assistance for Projects in iVlaharasiitra

(b) the names of the projects which are 
proposed to be implemented during the current 
yearf or which assistar^e is likely to be provided 
and the extent thereof?

4948.SHRIVILASRAONA GNATHRAO 
GUNDEWAR: Will the Minister of FINANCE be 
pleased to state:

(a) the names of projects in Maharashtra for 
which assistance has t)een provided by the Life 
Insumce Corporation of India during 1992-93 
and the details of amount provided, scheme-

TH E  MINISTER O F S T A TE  IN TH E  
MINISTRY O F FINANCE AND MINISTER OF 
S T A T E  IN T H E  M IN IS T R Y  O F  
PARLIAMENTARY AFFAIRS (DR.ABRAR 
AHMED): (a)and(b). Investments made and 
proposed to be made by LIC in Maharashtra 
during 1992-93 under Socially Oriented 
Schemes are as under;-

(Rs. incrores)

Name of the Sctieme Allocation Distmrsentent

Plan

State Govt.for Social Hsg. Schemes. 4.66

State ElectricityBoard. 25.56 ’ 25.56

Water Supply&Sewerage Schems. 42.28 620

State Road Transport Corporation. 6.19 6.19

Non Plan

Maharashtra State coop.Hsg. Finance 
Water Supply& Sewerage Scheme, 
co-op. Industnal Estate.

16.00 ie.oo
1025
Z60

In adittion, during the curentfinancial year the following investments are made:

State Govemment Loan 26.00

State financial corporation Bonds.
"hf ■ 
5.00

State Financial corporation Bonds. 500

State Electricity Board Bonds. 18.00

State Land Development Bank. 4.68
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(a) the number of posts reserved for sched
uled Castes/Scheduled Tribes lying vcant In his 
Ministry/departments, category-wise;
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RBI Board of Directors

4949. SHRl CHHITUBHAI GAMIT: Will 
the Minister of FINANCE be pleased to state:

(a) whetherthe RBI Board of Directors has 
been reconstituted as per guidelines set forthe 
purpose;

(b) if so, when andthedetails of the members 
of the reconstituted Board; and

(c) if not, the reasons therefor?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY OF FINANCE AND MINISTER OF 
S TA TE  IN TH E  MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) to
(c). The Central Board of Directorsof Reserve 
Bank of India (RBI> rs a continuing entity and 
vacancies that arise are filled up from time to 
time. In terms of the provisions contained in 
section 8 of the Reserve Bank of India Act, 1934, 
the Central Board of Directors of the RBI shall 
consist of, among others, ten non official direc
tors to be nominated by the Central Govenrment. 
These directors hold office for a period of four 
years and thereafter until their successors are 
nominated. At present, eight non official direc
tors appointed during 1963-86, are in position. 
Though their four year tenures have expired, 
they are continuing in position pendingappoint- 
ment of their sucessors as per the provisions of 
the Reserve Bank of India Act, 1934. Govern
ment have initiated necessary steps for recon
stitution of the Central Board of Directors of the 
Reserve Bank of India.

(b) the date from whcih these posts are 
lying vacant; ,

(c) the reasons tfierefor; and

(d) the steps taken or proposed to be taken 
by the Government of filling up these posts?

THE MINISTER OF S TA TE  O F TH E  MIN
ISTRY O F LABOUR (SHRl P.A. SANGMA):
(a) to (d). I nformation is being collected arwl will 
be laid on the Table of the House.

{English[

Sale of Industrial Units

4951. S H R IM A TI DIL KU M A R I 
BHANDARI: Will the Minister of FINANCE be 
pleased to state:

(a) whether some indusrial units have t>een 
sold by State Governments during the last three 
years;

(b) if so, the details thereof;

(c) whether some instructions also exist 
permitted States and Union territories to retain 
the amount earned on sale of these units;

(d) if so. the details thereof; and ,

(e) if not, the reasons therefor?

[Translation]

Vacant Posts of SCs/STs

4950. SHRl N.J. RATHVA: Will the Minrster 
of LABOUR be pleased to state:

TH E MINISTER O F S TA TE  IN TH E MIN
ISTRY O F FINANCE AND MINISTER OF 
STATE IN TH E MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) to
(e). The information is being collected and will 
be placed on the Table of the House.



Export suffered due to Drought Condi* 
tions
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4952. SHRICHETANP.S.CHAUHAN: 
SHRIMATIKRISHNENDRA 

KAUR (DEEPA):

the strategy would be to do so in a manner that 
it does not compronnise our food secruity. A 
special thrust is tieing given to exports of horti
cultural produce and processed foods. Towards 
this end. substantial allocations have already 
tseen made in the Eighth Plan.
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V\rill the Minister of COMMERCE bepleased 
to state;

(a) the details of commodities whose ex
ports have suffered due to drought conditions 
during the last three years:

(b) the estimated loss in term of foreign 
exchange: and

(c) the measures contemplated by the 
Government to regain the position and make 
up the loss in successive years?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F CIVIL SUPPLIES, CONSUM ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER O F S TA TE  IN TH E  MINISTRY O F 
P A R L IA M E N TA R Y  A F F A IR S  (S H R I 
KAMALUDDIN AHMED): (a) and (b). The de
tails of export of agricultural and allied com
modities since 1989-90are given below;-

(Rs. Crores)

1989-90

1990-91

2610.29

2819.38

With the exchnage rate adjustments, the 
introduction of a unified exchange rate. the low
ering of customs duties, easier availability of 
credit for export on softer terms, and changes 
and simplifications in the EXIM Plicy and Pro
cedures, there is an environment in the country 
today which is conducive for exports.

[TranslatiorU

Sales Tax Evasion by PSUs

4953. DR. M A H A D E EP A K  SIN G H  
SHAKYA; Will the Minister of FINANCE be 
pleased to state;

(a) the number of cases of Sales Tax eva
sion detected by the Central flying squad of the 
Sales Tax deparment in the raids conducted in 
the various Public Sector Undertakings last 
year; and

(b) the estimated amount of sales tax 
outstanding against each such undertakings 
and the action being taken against them?

1991-92

1992-93 
(April-Nov.)

4373.53

3177.15

Source; DGCI&S, Calcutta.)

(c) Government accords high priority to 
agricultural exports and has already chalked out 
a strategy in this connection. While maximising 
foreign exchange eamings from the agricultural 
sector, as well as maximising retums to farmes,

TH E  MINISTER OF S TA TE  IN TH E  MIN
IS TR Y  O F F IN A N C E  (S H R I M.V. 
CHANDRASHEKARA MURTHY); (a) and
(b). Being a Sate subject, sales tax is levied, 
collected and retained by the State Govern
ments who alone are empowered to take action 
against the defaulters and evaders. The Union 
Government does not collect or maintain any 
inforamtion on raids conducted by the States’ 
agencies on the public sector undertakings sus
pected of Sales Tax evasion, and the 
outstandings etc.



[ English] and that ttie probable cause of the accident was
prematurefunctioning of the detonator. The cor- 

Explosions In Armament Research and rective action has been taken. The findings have
Development Laboratory, Pune been accepted.
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4954. SHRI ANNA JOSHhWillthe Minister 
of D EFENCE be pleased to state:

(a) whether the Committee appointed to 
go into the reasons for explosions which took 
place in Armament research and devekspment 
laboratory in Pune recently has submitted its 
report;

(b) if so, the details of findings and 
recommendations of the Committee and the 
action taken by the Govenrment on these 
recommendations;

(c) if not. the reasons therefor;

(d) whetherthe Government haveextended 
the inquiry period of the Committee; and

(e) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  
M IN IS TR Y  O F  D E F E N C E  (S H R I 
MALLIKARJUN): (a) Yes. Sir.

(b) The inquiry report has brought out 
that the safety precautions laid down for 
such experimental firings had been observed

(c) Does not arise.

(d) No, Sir.

(e) Does not arise.

Road Accidents

4955. SHRI SANDIPAN BHAGW AN 
THO R AT; Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the number of fatal road 
accidents are on increase;

(b) if so, the State/union territory-wise acci
dents duringthe last three years with total number 
of heavy and light vehk:les and numberof acci
dent per 1000vehk:les; and

(c) the fatalities per 1000vehicles arid fatali
ties per 1000 accidents?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY OF SURFACE TR A N SP O R T 
(SHRI JAGDISH TYTLER ): (a) Yes. Sir.

(b) and (c). A Statement is annexed.
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4956. SH RI RAM A K R IS H N A  
KONATHAIA: Will the Minsiter of SURFACE 
TRANSPORT be pleased to state:

(a) whetherthe Union Government propose 
to set up a satellite port at Gangavaram in 
Visakhapatnam Port area to cater the needs of 
Visakhapatnam Steel Plant; and

(b) if so, the details thereof?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F SURFACE TR AN SPO R T (SHRI 
JAGDISH TYTLER ): (a) No, Sir.

(b)Does notarise.

Floating of Bonds

4957. SHRI MADAN LAL KHURANA; Will 
the Minister of FINANCE be pleased to state:

(a) whehter the Reserve Bank of India (RBI) 
has asked the commercial banks and mutual 
funds to contribute generously towards the 
pruchase of bonds floated by some of the Gov
ernment departments to meet their needs;

(b) if so, thedetailsofthedepartinents which 
have floated these bonds and when the same 
were floated and the amount colleted so far and

(c) the amount proposed to be raised through 
these bonds, department-wise and the manner 
in whcih the money so raised is liekly to be 
utilised?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY OF FINANCE AND MINISTER 
O F  S T A T E  IN T H E  M IN IS TR Y  O F  
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). The information is ebing 
collectd and will be laid on the Table of the 
House.

Impact of Redution of Excise and Other 
Duties on Prices

4958. SHRI INDRAJIT GUPTA: Will the 
Minister of FINANCE be pleased to state;

(a) whehter the Government have 
evaluated the impact on the prices of the 
consumer goos after the reduction of excise 
and other duties:

(b) whether the consumers in far flung areas 
are not getting any t>enefit out of such reductions 
in duties; and

(c) if so, the facts and details thereof?

TH E  MINISTER O F S TA TE  IN TH E MIN
ISTRY O F FINANCE AND MINISTER OF 
STA TE  IN TH E  MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED); (a) to
(c) The reduction of excise and otherduties in the 
Central budget for 1993-94 have been reflected 
in respect of prices of some commodities while 
for others it is expected to be reflected when 
goods released after the tariff reduction reach 
the market. However, the magnitude of decline 
in prices wouW vary form are to area depending 
upon the behaviour of other cost components 
such as raw material, wages, conversion costs, 
overheads and administrative costs, transpor
tation and selling costs, etc.

4950.

Second Wage Board

DR. D. VENKATESW ARA RAO: 
SHRI BOLLABULLIRAMAIAH;

Will the Minister of LABOUR be pleased 
to state:

(a) whetherthe Govenrment have cleared 
the second wage revision proposal in 
October, 1992;

(b) if so, the details thereof;

(c) the time by which it is likely to be



469 Written Answers
implemented; and

CHAITRA29,1915(SAKA) Written Answers 470

(d) the steps taken to implement the same?

TH E  MINISTER OF STA TE  OF THE 
M IN IS TR Y  O F  LA B O U R  (SH R I P.A. 
SANGMA); (a) to (d). It is presumed that the 
Honourable Members are referring to the 
constitution of a new Wage Board or 
newspaper employees. The proposal for 
constitution of a new Wage Boardornewspaper 
employees Is under the consideration of the 
Govenrment. No specific time frame can be 
indicated at this state.

IFC Recommendations Regarding Stock 
Exchanges

4960. SHRI VIJAY NAVAL PATIL: Will 
the Minister of FINANCE t>e pleased to 
state:

(a) whetherthe Intemational Finance Corpo
ration (I FC) has recommended a single unified 
stock exchnage integrating all exchanges in the 
country and strengthening independence of the 
Securities and Exchange Board of India (SEBI);

(b) if so, the details of the propsoal in this 
regard and the reaction ofthe Govenmnentttiefeto; 
and

(c) the details of the action proposed in 
this regard alongwith other reforms for strength
ening the stock exchange operations In the 
countury?

TH E  MINISTER OF STA TE  IN TH E 
MINISTRY OF FINANCE AND MINISTER 
O F S T A T E  IN TH E  M IN ISTR Y O F 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED); (a) and (b) The International 
Finance Corporation ,on the basis of a survey of 
the indianCapital Markets, prepared a draft re
port. The draft report has recomrnended the 
concept of an Integrated national stock market 
system and strengthening of SEBI. The concept 
suggested envisages National Exchange Mar

ket Council, with Regional Exchanges, Natinoal 
Exchange and Over the Counter Exchange of 
India (OTCE). The National Stock Market Sys
tem has been recommended to meet the needs 
of large, smaller and regional companies and 
private and public sector debt. The I FC has also 
recommended thatSEBI’ssenior management 
should be strengthened and that SEBI shoud as 
faras possible be the single regulatory voice for 
securities insurance and trading, the 
govenrments takes into consideration our own 
experience, intemational experience, and vari
ous studies on the sut>e)ct inclduing that of draft 
report of IFC while fomulating broad policy 
framework for development of the capital mar
ket. All the recommendations of I FC are thus 
kept in view in deciding on various issues 
relating to capital market reforms.

(c) Decisions to establish a new Stock 
Exchange to act as a model Exchange with 
modern telecommunication facilties and for 
providing access to investors from all over the 
country, a National Clearing and Settlement 
System with a central Depository, and networlt- 
ing among the Stock Exchanges were 
announanced by the Finance Minister in Parlia
ment on 8th July, 1992. The Finance Minister 
had also announced in his Budget Speech for
1992-93 that additional powers would be given 
to SEBI to strengthen its capability. This has 
t)een reiterated in the Finance Minister’s Budget 
speech for 1993-94.

SEBI’s Inspection Report

4961. SHRI RABI RAY: Will the Minister 
of FINANCE pleased to state:

(a) whetherthe Bombay Stock Exchange 
has criticized the observations, allegations and 
recommendations made in the inspection report 
of the Securities and Exchange Board of India
(SEBI);

(b) if so, the details thereof; and

(C) the reaction of the Govenm îent thereto'^



TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F  FINANCE AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TA R Y AFFAIRS (DR. ABRAR AHMED): (a)
The Bombay Stock Exchange had issued a 
Press Release on 10th March. 1993 stating its 
position on the inspection report of the SEBI.
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(b) The Press Release stated that many of 
the observations and allegations contained in 
the Inspection Report on the Exchange by the 
SEBI are baseless, made out of context and 
blown out of proproation. It was also pointed out 
in the Press Release that the material points 
contained in tfie report were not discussed by the 
lnsp>ection Team with the office bears of the 
Exchange. However, thePress Release also 
states that improving the working of the Ex
change is an ongoing exercise and that the 
constructive suggestions amde in the Report 
will be given due consideration and implemented 
at the earliest by the Exchange.
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Central Excise Gold Control Appellate 
Tribunal

4963. SHRIMATI CHANDRA PRABHA 
URS; Will the Minister of FINANCE be pleased 
to state;

(a) whether the Government propose to 
open a brarx:h of the Central Excise GokJ Control 
Appellate Tribunal at Bangalore: and

(b) if so. the details thereof?

TH E  M IN S ITE R O FS T A TE IN TH E MIN
IS T R Y  O F  F IN A N C E  (M .V . 
CHANDRASHEKARA M URTHY): (a) No. 
Madam.

(b) Does not arise.

Production and Export of Spices

(c) The Bombay Stock Exchange has 
' '^ported to the Govenrment that the exchnge 
was constrained to issue Press Release since 
The Times of India dated the 10th March. 1993 
carried a report relating to “findings" in the 
(SEBI) inspection report of the Bombay Stock 
Exchange, which was received by the Exchange 
late in the evening on the 9th March, 1993.

It was further reported that point by point 
replies to the major items referred to in the 
inspection report of SEBI have since been pre
pared and were placed t>efore the Govern Board 
meeting of the Exchange.

The Government have requrested the 
SEBI to pursue with the Governing Body of the 
Bombay Stock Exhcnge for the formulation of 
a time-bound programme for remedying the 
def icicnctes and weaknesses in the working of 
the Exchange as observed in the insepction 
roport.

4964. SHRI D ATTARAYA BANDARU: 
Will the Minister of COM M ERCE be pleased 
to state:

(a) the production of spices, ites export and 
foreign exchagne eamed there f re n in the coun
try particularly in Kerala during each of the last 
three years. State-wise; and

(b) the steps taken by the Government to 
promote the Government to promote tfie export 
of spices?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF CIVIL SUPPLIES. CONSUM ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STA TE  IN THE MINISTRY OF 
P A R L IA M E N TA R Y  A F F A IR S  (S H R I 
KAMALUDDIN AHMED); (a) Details of produc
tion of spices in India and also in Kerala are given 
in enclosed statement, details of export and 
foreign exchange earned from export of spices 
are given below;
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spices;
Year Export of spices

Qty. Val iii) Strengthening market base in existing
M.T.(ln trillion US$) markets and identifying new markets;

1969-90 102170 165.62 iv) Providing assistance for promotion of
specific brands by individual exporters

1990-91 109636 134.97 in overseas markets;

1991-92 130567 147.95 v) Popularising of logo as a martt of Indian-
ness and quality of spices in consumer

(Source: DGCI&S, Calcutta) packs;

State-wiseexpoit figures are not maintained.

(b) Various steps taken bythe Government 
to promote the export of spices are:*

I) Quality evaluation and upgradationto 
imemational standards;

ii) Promotion of export of value added

vi) Sponsoringofsales-cum-studydelega- 
tion, particiaption in selected intemation 
food fairs;

vii) Promotion of Indian cuisine abroad;

viii) Collection of market intelligence and 
itmely dissemination to exporters for 
adopting asuitable strategy for exports.

(A) Production of Spices in India 
(Production in T  onnes)

STATEM ENT

Spices 196&69 1989-90 1990-91

Pepper (a) 44160 55190 46980

56000
(b) 45000 65000

Cardemom (S) 4250 3100 4750

Cardemom(L) 3970 3260 4400

Chillies 600400 801500 691000

Ginger 152120 156120 148520

Turmeric 300400 459500 347800

Coriander 181100 149600 211500

Cumin 114440 46870 71800
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Spices 1988-89 1989-90 1990-91

Fennel 16470 20710 15000

Fenugreak 37430 38810 33700

Garlic 313600 332700 356300

Nutmeg (1) NA 5540 5920

Taipat(2) NA NA 13330

Tamrind (3) NA 71630 NA

Rapessed&
Nustard

NA I'iA 5152100

( 1) Relates to Kerala. (2) Relates to Meghalaya, 
(3) Relates to Kerala and Tamilnadu.

(B) Promotion of Spices in Kerala

Production in M. T.

Spices 198&^ 1989-90 1990-91*

Pepper 43240 54140 47920

Small Gardamom 2820 1900 3450

Chillies 700 700 700

Ginger 45440 44890 44500

Turmeric 5900 5800 5900

Tamarind NA 35340 NA

Nhtmeg NA 5540 NA

•Provisional

Sources: Spices Board/Directorate of economics & Statistics, New Delhi/State Agrictittural Depart
ments.
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Houses under construction

Houses for Beedi Workers in Madhya 
Pradesh

4965. KUMARI VIMLA VERMA: Will the 
Minister of LABOUR be pleased to refer to 
replay given to Unstarred Question No. 846 on 
November27,1992 and state;

(a) the locations of 1241 houses 
constructed so far in madhya pradeh and those 
which are under construction for economically 
weaker sections of Beedi Workers;

(b) whether these houses have been con
structed at ‘Katangi’ in Madhya Pradesh;

(c) Is not. the reasons therefor;

(d) whether the constructed houses have 
been allotted to the workers;

(e) if so, the details thereof; and

(f) if not the reasons therefore?

TH E MINISTER OF STA TE  IN TH E  MIN
ISTRY OF LABOUR (SHRI P.A. SANGMA):
(a) Houses constructed:

i) Raipur 48

ii) Sagar 1S2

iii) Manjholi 250

iv ) Oamoh 300

V) Jabalpur 153

Vi) Urta(Durg) 100

vii) Begumganj 238

viii) Waraseoni 100

Total 1341

Begumganj

(b) No, Sir.

12

(c) Since the land selected by the Madhya 
Pradesh housing Board for the construction 
of houses in Katangi was far away from the 
city and satisfactory water supply was not as
sured, the Madhya Pradesh Hosuing Board has 
requested State Giovemment to select a suitable 
altemative site. The State Government has not 
selected the land so far.

(d) to (f). Information is being collected form 
the State Govenrment and will be laid on the 
Table of the House.

[Engfert]

Toll Tax On National Highways

4966. SHRI RAMESH CHENNITHALA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the amount collected as toll tax on 
National Highways dunng each of the last 
two years. State-wise;

(b) whether the Government propose to 
increase the rate of toll tax being collected on 
National Highways; and

(c) if so, the details thereof?

THE M IN ISTER O FSTATEO FTH E MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISHTYTLER) (a) A statement indk^ating 
the fee collected from permanent bridges on 
National Highwaysduringlasttwoyears, state- 
wise is enclosed;

(b) No, Sir.
•4-' j-'

(c) Does rK>t arise.
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S.NO. State Amount collected as fee on Penvanent 
Bridges on National 
Highways during

1990-91 1991-92

1. Maharashtra 1,36.78.427.00 2,26.11,468.00

2 Madhya Pradesh 2.32.17.640.50 2,93,19,486.00

a ’ Andhra Pradesh 1.46.37.929.10 1,31.03.927.25

4w Kerala 1,26,24,737.75 1,21,50,049.00

& Tamil Nadu 42,76.161.00 52,77,787.00

& Kamataka 1,19.63,311.00 2,85,05,885.10

7. Bihar 91.43.840.00 83,33,292.00

a Manipur 2.45.522.00 4,77,659.00

91 Assam 6,800.00 1,01,369.50

10. Punjab 36.34.046.75 40,75,957.50

11. Goa 22,57.751 00 12,47.369.00

12. Rajathan 1.69.72.274.50 1,86.33.152.80

13. Gujarat 4,64,62.253.25 2,87.56.217.50

14, Uttar Pradesh 3.42.50,627.07 4,39,45,996.90

15. Orissa 1,11,27,546.75 1.21.60.618.00

Assistance to Maharashtra By ICICI 
AndlDBI

7<
4967.SHRI YASHWANTRAOPATIL. Will 

the Minister of FINANCE be pleased to state;

(a) whetherthe Government of Maharashtra 
have sought f inarKial assistance from Industrial

Credit and Investment Corporation of India(ICICI) 
and Industrial Development Bank of India(IDBI) 
to provide assistance to taxi owners of the 
State;

/
r

(b) if so. the details thereof; and

(c) the decision taken in this regard?



TH E  MINISTER OF S TA TE  IN TH E MIN
ISTRY O F FINANCE AND MINISTER OF 
S TA TE  IN TH E MINISTRY O F PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED) (a) No 
request from the Government of Maharashtra 
has t>een received eitherby the Industrial Devel
opment Bank of India (IDBI) or by the Industrial 
Credit and Investment Corporation of India (ICICI) 
to provide assistance to the taxi owners of the 
State:
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(b) and (c); Do not arise.

Sub-Regional Office of EPF At Palakkad

4968. SHRI V S. VIJAYARAGHAVAN: 
Will the Minister of LABCi ‘A be pleased to

have deposited maximum amount during the 
above period and the extent of amount depos
ited, institution -wise; and

(c) the financial institutions out of them 
which have made the fund available to the 
government of Orissa alongwith the extent to of 
amount provided and the conditions on which the 
amount was made available?
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THE MINISTER OF STA TE  IN TH E MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED); (a) 
The net collections in small savings in Post 
Offices in Orissa are as follows:

state: 1989-90 182.05

* (a) whetherthere is any proposal to open a 1990-91 262.58
now sub-regional office of the Emptoyees Provi
dent Fund (E PF)at Palakkad in Kerala; 1991-92 132.00

(b) if so, the details thereof; and 1992-93upto Dec92 68.39

(c) if not the reason therefor?

TH E  MINISTER OF STA TE  OF THE 
M INISTERY O F LABOUR ( SHRI P.A. 
SANGMA) (a) No, Sir.

(b) Does not arise

(c) The existing arrangement for the area is 
considered adequate forthe present.

Small Savings Schemes

4969. SHRI ANADICHARAN DAS: Will the 
Minister of FINANCE be pleased to state:

(a) the amount deposited in small savings 
schemes, Unit Trust of India, National Saving 
Schemes and nationalised banks from Orissa 
during each of the last three years and the current 
year, upto December 1992, institution-wise:

(b) the name of the top five districts which

Information in respect of Unit Trust of 
India and Nationalised banks will be laid on the 
table of the House.

(b) and (c). Information is being collected 
- and will t>e laid on the table of the House.

[Trans/ation]

Development of National Highways in 
Bihar

4970. SHRI LALITORAON: WilltheMinis- 
ter of SURFACE TRANSPORT be pleased to 
referto.Schedule-1 of the reply given to Unstaned 
Question No. 5048on March 27,1992and State:

(a) the details of the work completed, l y i n g  

Incomplete and still to be started out of the 20 
proposals sarx:tioned in 1991-92:

(b) the details of ttie amount spent on these 
projects, project-wise; and
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(c) the present position of the 7th and 10th 
proposal contained in Schedules-ll and III of the 
reply referred to alx)ve?

TH E  MINISTER O F STA TE  OF TH E  MIN
ISTRY OF SUR FACE TR A N SP O R T (SHRI 
JAGDISH TY TLE R ): (a) Out of 20 approved 
proposals, works on 5 proposals have been 
completed, 12 works are in various stages of 
progress and the rennaining 3 works are yet to 
start.

(b) An amount of Rs. 298.67 lakhs has been 
allotted for these works during 1991-92 and
1992-93.

(c) The estimates forthe two proposals have 
not been received back after modification/clari
fications etc. from Bihar state.

APRIL 19.1993

(b) No, Sir.
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[English]

Bridge On N.H. NO. 47

4972. SHRI THAYIL JOH N ANJALOSE; 
Will the Minister of SURFACE TR A N SP O R T 
be pleased to state:

(a)the present stage of work on foot bridge in 
Thottappally on N.H. NO. 47 at Alleppey in 
Kerala;

(b) whether the pace of work on this bridge 
is very slow;

(c) if so. the steps taken by the 
government to expedite the work; and

(d) the time by which this bridge is likely to 
be completed and the estimated cost of this 
project?

TH E  MINISTER OF S TA TE  O F TH E 
MINISTRY O F SURFACE TR A N SP O R T 
(SHRIJAGDISH TYTLE R ): (a)The work is in 
progress and about 60% has been completed so 
far.

(c)Does notarise.

(d) The foot bridge is likely to be completed 
by endof May, 1993. The estimated costof the 
work is Rs. 13.69 lakhs.

[Translation]

Loans For Rural Development

4974. SHRICHETANP.S.CHAUHAN: 
SHRIN.K. BALIYAN:
SHRI BRIJ BHUSHAN SHARAN 
SINGH:
SHRI RAJENDRA AGNIHOTRI;

Will the Minister of FINANCE be pleased to 
state: ,

(a) the amount of loans provided by the 
nationalised banks for rural development par
ticularly for backward areas during the last three 
years;

(b) the amount out of it recovered and the 
amount still outstanding;

(c) whether the Government have 
formulated any scheme for the recovery of 
these loans; and

(d) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY OF FINANCE AND MINISTER OF 
STA TE  IN TH E  M INISTRYOF PARLIAMEN
TAR Y AFFAIRS (DR. ABRAR AHMED): (a) 
The Integrated Rural Development Programme 
(I RDP) is the major prgoramme of the Central 
Government to assist selected families of target 
groups in rural areas to cross the poverty line by 
taking up self-employment ventures. The pro
gramme inter-alia provides that not less than 
50% of the families assisted under it should 
belong to scheduled Casts/Scheduled Tribes 
communities and not less than50% of assist



ance provided by Government should also go to 
these categories. The amount of credit provided 
by commercial banks in the country under IRDP 
duringthelastthreeyears 1989-90,1990-91 and
1991-92 was Rs. 736.34 crores, Rs. 719.54 
crores and Rs. 694.18 crores respectively.
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(b) The recovery performance of public 
sector banks in respect off IRDP loans for the 
last three years ending June 1990,1991 and 
1992 is indicated as under

Yearended
June

Demand

%

Recovery

1990 1069 330

1991 1272 526

1992 1439 457

(c) and (d). The recovery of dues from the 
borrower is normal banking activity and the 
Government or Reserve Bank of India do not 
issue any instructions in this regard.

Losses In DTC

4975. DR. MAHDEEPAK SINGH 
SHAKYA:
DR. CHINTA MOHAN;

(b) Government have been continuously 
monitoring the performance of DTC with a view 
to Improve its functioning. Increase in fuel effi
ciency and tyre life, reduction in the number of 
break-downs by better maintenance practices 
and economy in expenditure have t>een some of 
the measures undertaken. Plugging leakage of 
revenue is another measure which DTC under
takes th rough effective checking. Speedy dis
posal of scrap, route rationalisation are other 
steps being taken to augmentthe DTC revenues.

A comprehensive package for the 
rehabilitation of D TC  is also under 
consideration of the Government

[Engfeh)

Voluntary Retirement Scheme In HSL

4976. SHRI RAMA KR ISH N A 
KONATHALA: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the voluntary retirment scheme 
is being implemented in Hindustan Shipyard 
Limited, Visakhaptneun;

(b) if so, the numtjer of employees who have 
voluntarily retired undertheschme in each of ttie 
last three years and the amount allocated and 
disbursed for the Golden Handshake Scheme; 
and

Will the Minister of S U R F A C E  
TR A N SP O R T be pleased to state;

(a) whether it is a fact that due to operation
of private buses in Delhi, the Delhi Transport 
Corporation is likely to incur more losses than 
earlier; and ^

(b) if so, the steps taken by the Government 
in this regard?

TH E  MINISTER OF S TA fE  OF THE 
MINISTRY O F SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER ) (a) Yes. Sir.

(c) the number of voluntary retirment re
quests pending for approval?

THEM INISTEROF STATE O FTH E  MIN
ISTRY OF SURFACE TR A N SP O R T (SHRI 
JAGDISH TYTLER ) (a) yes. Sir.

(b) The number of employees who have 
volunatryily retired under this scheme since 
its introduction in May. 1991 and the 
amount released by the Government is given 
t>ek)w;-
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Year Amount released No. ofentployees 
released in Volu
ntary recrement 

scheme

1990-91 Rs.3Crores

1991-92 Rs. SCrores 671

1992*93 Rs. lOCrores 459

(up to end February, 
199a

(c) 90 application have been processed and 
kept redy as on 27.3.93. Applications of 110 
more employees are in various stages oJ 
processing.

Trade Union Activites In Military 
Engineering Service

4977. SHRIINDRAJIT GUPTA: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Union Government issued 
a notification vide SR O  NO. 17 dated 
Septmeber 5.1977 exercising powers vested 
:n the Defence and Internal Security of India Act, 
 ̂971 and imposed a ban on the trade union 

activities in the Military Engineering Service of 
Andaman and Nicobar Islands:

(e) the reaction of tt>e Goverment thereto?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF DEFENCE ( SHRI MALLIKARJUN)
(a) Yes, Sir.

(b) No, Sir. The restriction imposed is a 
reasonable one. MES civilians posted in 
Andaman and Nicobar Islands can ventilate 
their grievances inter-alia through welfare 
committees and recognised Federations.

(c) No legitimate cause for discontentnrtent 
is in the notice of Government.

(d) and(e). Do not arise, in view of reply 
to (c) above.

(b) if so, whether it does not amount to the 
jenial of fundamental rights guaranteed in the 
Constitution;

(c) whetherthe Govemment are aware of the 
discontent among the employees and workers 
on this issue:

Loan From Japan

4978. DR. D. VENKATESWARA RAO: Will 
the Minister of Finance be pleased to state:

(a) whether Japan has indicated that its 
annual loan to India is likely to t>e raised during
1993-94;

(d) if so, the details thereof; and (b) if so. the details thereof; and



(c) the extent to which it will be more in 
comparison to 1992-93 ?

THE MINISTER OFSTATE IN THE MINIS- 
TRYOFFINANCEANDM INISTEROFSTATE 
IN TH E  MINISTRY OF PARLIAMENTARY 
AFFAIRS ( DR. ABRAR AHMED) (a) While the 
discussions have commenced, the decision of 
the Government of Japan on its annual loan to 
India for 1993-94 will only be available inJune, 
1993.
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i.e. six months, one year, or nrKjre than one year;

(d) break-up of vacancies bythe interest 
which the non-official directors are appointed 
to represent;

(e) numt}er of vacancies filledfuring the year 
1992; and

(f) when the existing vacarx:ies are likely to 
be filled?

(b) and (c). Does not arise.

Vacancies of Non*Official Directors 
on the Boards of Nationalised Banks

4979.SHRISYEDSHAHABUDDIN: Will 
the Minister of FINANCE be pleased to referto 
the reply given to Starred Question no. 166 on 
March 5,1993 and to state:

(a) the total number of vacancies of non 
official directors on the boards of nationalised 
banks as on January 1,1993;

(b) break-up of the vacancies by banks;

(c) break-up of the Vacancies by time gap

TH E MINISTER OF S TA TE  IN TH E MIN
ISTRY O F FINANCE AND MINISTER OF 
STATE IN TH E MINISTR Y O F  PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED) (a) to
(f) As on 1st January, 1993. there were 06 
vacancies of non official directors on the tx>ards 
of 20 nationalised banks. The bank-wise and 
category-wise break-up of these vacancies is 
given in the statement. Most of these vacancies 
have arisen since January. 1985. Government 
have not appointed any non official directors on 
the boards of the nationalised t>anks during the 
year 1992. However, Government have initiated 
necessary action for filling up the vacancies of 
non official directors on the tx>ards of the nation
alised bdnks.
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4980. DR. KRUPASINDHU BHOI: Will the 
minister of COM M ERCE be pleased to state;

(a) whether there is any scope to expand 
bilateral trade between India and South Korea;

(b) if so. the details thereof;

(c) the steps taken to establish better eco- 
ruxnic cooperation and trade relations between 
the two countries;

(d) whether the Government have also taken 
any steps to establish trade relation with North 
Korea; and

(e) if so. the details thereof?

T H E  M INISTER O F  S TA TE  IN TH E  MIN- 
IS TR Y O FC IV II SUPPLIES.CONSUM M ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF S TA TE  IN TH E  MINISTRY O F 
P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
KMALUDDIN AHM ED): (a) and (b) Yes, Sir. 
Although the bilateral trade tjetween the two 
countries has increased in the last few years, it 
still constitutes an insignificant percentage of 
the global made of both countries.

(c) Tf>e steps include interaction at various 
for a such as Joint Business Council Meetings, 
exhange of delegations, perticipation in trade 
fairs and exhibitions, etc.

(d) and (e). Yes. Sir. Government have 
signed a trade agreement with North Korea 
which interalia provides for periodical review of 
t>iltcal trade between the two countries.

Survey To  Assess The Marine Fish 
Production For Export

4981. SHRI SUD H IR SA W AN T; Will the 
Minister of COM M ERCE be pleased to state:

<a) whether any survey has been carried out 
by the Marine Product Export Development 
Authority (MPEDA) to assess the variety-wise 
marine fish production in Maharashtra, that can 
bo exported;

(b) if so, the details thiereof, variety-wise;

(c) the details of fish production in 
Maharashtra during 1992-93variety-wise;

(d) the steps taken by the Marine Product 
Export Development Authority to increase fish 
production andexportfromMaharashtrain 1992* 
93 and achievements made in this regard;

(e) whether there« great demand in foreign 
countries for Elas rr>obranchs. Cat Fish, Sar
dines, Ribbon F «h . Otholithes SP, Pomfrets. 
macfiered. lartartus. Cuttlefish.

(f) if so. details ttiereof, country-wise;

(g) tfw di a i lj. of subsidies provided by the 
Union Gowwnmentio Maharasfitra and ker£ila in 
1992-93. p>o|>ct-wise and state-wise, and

(h) the dalaiis of joint coliatxxations firtanced 
and asseted by MPEDA in 1992-93?

TH E  M INISTER O F S T A TE  IN TH E  MIN- 
ISTR Y  O F  C O M M ERCE ,CIV IL SUPPLIE S 
CONSUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER O F S T A TE  IN TH E 
MINISTRY O F PARLIAMENTARY AFFAIRS 
(SHRI KAMALUDDIN AHMED): (a)and(b). At 
instance of MPEDA, export potential survey 
was conducted to estimate potential yield of 
marine products off Maharashtra cost. The 
potential yiekl lis estimated to be 0.461 million 
tonnes.

The following commercial varieties of fin 
fishes and shelf ish are found off Maharashtra
coast:

I. Bombay Duck, 

3. Ribbon Fish.

5. Mackerel,

7. Cat fish 

9. Penaeid prawn,

I I ,  Tunnies, and

2. clupaeids,

4. Carangids.

6. Eel,

8.Silverbar,

10 Non-penaeidprawn, 

12. Dhoma.

(c) The variety wise fish production in 
Maharashtra during 1992was; •
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Clupedis-Anchovies Tonnes20560

Bombay Duck Tonnes51018

Ribbon Fish Tonnes29881

Mackerels Tonnes 12679

Croakeis Tonnes20328

Silver Bellies Tonnes 10020

Promfrets Tonnes 10555

Penaekl Prawn Tonnes46629

Non-penaid p>rawn Tonnes66948

Cephak)pods Tonnes 15251

Others Tonnes99253

Total: 383122

Apart from capture fisheries production, 
Maharashtra also produces exportable varie
ties of shrimps through culture. The estimated 
production from culture during 1992-93 is 1000 
tonnes.

(d) MPEDA has no separate scheme exclu
sively for Maharashtra for increasing fish 
proudction and for export. All schemes of 
MPEDA are implemented on an all India basis 
MPEDA implements several schemes for in
creasing the export of marine products.

1. Export linked subsidy schme for mak
ing available High Speed Diesel Oil at

international prices.
2. Assistance for diversified fishing by 

mechanised fishing vessels.
3. Establishment anddevelopmentofhat- 

cheries and farms.
4. Subsidy scheme on seed, feed and es

tablishment of spawnerbanks at major 
landing centres.

5. Modernisation of seafood industry.
6. Quality upgradation schemes.
7. Market promotion schemes, and
8. MPEDA gives financial assistance by

taking 11 %  equity of the company en
gaged in value added products, 
aquaculture and deep sea fishing.

(e) and(f). According to MPEDA. there is 
negligible demand of Elas mobranchs in the 
overseas market. Cat fish has a good demand 
in USA. pomf rets havegood demand in Middle 
East, Japan and Europe etc. Ribben fish have 
a good demand in Hongkong and Ribbon fish is 
currently being experted to Hongkong, Japan 
and in small quality to USA andsouth Korea. 
Items like Mackerl. Sardine etc. have good 
demand in Middle East t>ut these are low valued 
fish consumed by local population and are not 
being exported in significant quantities. 
Cephalopods have good demand in Japan and 
European countries.

(g) The Govement implements several sulv 
sidy schemes through MPEDA forthe develop
ment of seafood industry. MPEDA during 1992- 
93 has disbursed ttie folk>wing subsidy amounts 
forthe beneficiaries in kerala and Maharashtra 
as given t̂ elow:

Subsidy
Scheme

Kerala No.
oftjenefi-
ciaries

Amt 
(Rs. lakhs)

Maharashtra
No.oftjene-

ficiaries

Amt. 
Rs. Lakhs)

i) AQF 6 68.55 2 9.65

iO Plate Freezer 3 2.88 ■r I' »;;■ K -

Hi) Gen. Set 4 1.60 ■ ■ .?v ■ ' i , i' . . ? ^

GoldStorage < .:.-r 1 0.58
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(h) During 1992-93, MPEDA has assisted 
the following 2 companies with joint venture

coiloboration by contributing to the equity capital 
of the companies. The details are given below:

Written Answers soo

Name Total of the 
Project

MPED. Contribution 
to equity capital of

(Rs. Lakhs) the Co. (Rs. laksh)

1 Bay Liners Ltd. 1235 27.00
Hyderatsad.

2. Ocean Bounty Ltd. 208 4.4

[Translation]

Gold Seized in Jammu And Kashmir

4982. SHRI CHHEDI PASWAN: Will the 
Minister of Finance be pleased to state:

(a) whetherthe Govemment have seized the 
gold in Jammu andKashmir during the last two 
years;

(b) if so, the value of gold seized each year;

(c) whether some irregularities came to 
the notice of the Government while depositing 
this gold by the officials; and

(d) if so, the details in this regard and the 
action taken against the guilty officials?

THE MINISTER OFSTATE IN THE MINIS
T R Y  O F  F IN A N C E  (SH R I M.V. 
CHANDRASHEKARA MURTHY); (a) to (d). 
Information is being collected and will be laid on 
the Table of the House.

[English]

Central Loan Assistance For State Roads

4963. SHRI V.S. VIJAYARAGHAVAN; 
SHRIKODIKKUNNILSURESH:

irr-A /^i— rr>A

be pleased to state:

(a) the details of roads/bridges proposed to 
t>e constructed under Central Loan Assistance 
Programme for roads of Inter-State or E C O 
NOMIC Importance during tfie year 1992-93and 
the Eighth-Plan period, State-wise; and

(b) thefunds proposed to t>e allocated urKler 
the scf^eme during the above period, State-wise;

THE MINISTER OF STA TE  O F TH E  MIN
ISTRY OF SURFACE TR AN SPO R T (SHRI 
JAGDISH TYTLER): (a) and (b). The process of 
finalisation of proposals under the Central loan 
assistance programme for roads of inter-State 
or Economic Importance during the 8th Plan 
including 1992-93 is underway. It istooeariy to 
indicate the extent of proposals being covered 
underthe programme including the funds pro
posed to t)e allocated State-wise.

[Translation]

Credit Card Facility To  Farmers

4984. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of FINANCE be pleased to 
state:

%

(a) whether credit card facility has been 
made available to the farmers for getting loans 
from Regional Rural Banks and cooperative
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(b) if so, the details thereof; and laning of80.38 kms. stretch of NH No. 23; and

(c) if not, the reasons therefor?

T H E  M IN ISTER  O F  S T A T E  IN TH E  
M IN ISTRY O F  FINANCE AND M INISTER 
O F S T A T E  IN T H E  M INISTRY O F  PARLIA
M EN TAR Y AFFAIRS (DR. ABRAR AHMED):
(a) to (c). National Bank for Agriculture and 
Rural Development (NABARD) has reported 
that only one Regional Rursd Bank(RRB) namely, 
T  ungabhadraGramin Bank has introduced farm 
credit card facility for disbursement of crop 
loans to their borrowers. Farm credit card 
facitlity is generally intended to provide produc
tion credit without delay to the farmers with good 
record of repayment. Under Service Area 
Aproach, branch of a RRB has to cater to the 
needs (including production loans) of small and 
marginal farmers in their areas of operation. 
Some of the District Central Cooperative Banks 
(DCCBs) in Tamil Nadu have introduced “green 
card to farmers”. The cards are issued only to 
those farmers who have been prompt in repay
ment of loans. These cards are renewed on a 
year to year basis. In some cases instant 
finance in provided to the card holders and 
adjusted out of the crop loans sanctioned subse
quently. NABARD has reported that in most of 
the States, Primary Agricultural Credit Socie
ties (P A C S) insist on their members lifting of 
their kind component from thecooperative outlet 
leaving no scope to use a credit card for pur
chase of fertilisers and other inputs from other 
outlets. Increasing number of defaulters is also 
the reetson for limited scope for the introduction 
of credit card scheme as past repaynrjent of the 
farmers is the criteria for issuance of credit 
cards.

(b) the time by which the whole length of 
this National Highway is likely to be converted 
into double lane?

TH E  M INISTER O F S T A T E  O F  TH E  
M INISTRY O F S U R FA C E  TR A N S P O R T 
(SHRIJAG D ISH TY TL E R ); (a) Two-laning in
11.9Km.of National Highway No.23,outof 80.38 
km. has been completed. Work on the remaining 
length is in various stages of progress.

(b) This will depend upon the availability of 
funds, traffic needs and inter-se priority of works.

[Erjg/;s/»]

Ex-Gratia Payments To  PSU employees

4986. SHRI INDRAJIT GUPTA;
SHRI VIJA Y KUMAR YADAV:

Will the Minister of FINANCE be pleased 
to state:

(a) whether all the ex-gratia payments re
ceived by the public sector employees on Vol
untary Retirment Scheme are exempted from 
payment of income tax;

(b) if so the details of the direction in this 
regard;

(c) wtiether the Government are aware that 
certain pubik: sector authorities are withholding 
20 to 50 percent of such payment made to its 
employees opted for retirement under the 
scheme; arvj

Widening of NH NO. 23

4985. SHRI LALITORAON:WilltheMinis- 
ter of SU R FA C E TR A N S P O R T be pleasedto 
referto reply given to Unstarred question No. 
557, on july 10.1992andstae:

(a) the work done so far In respect of two

(d) if so, the steps t>eing taken by the Gov
ernment to ensure that the ex-gratia payments 
are not withhold for the tax purposes?

TH E  MINISTER O F  S T A TE  IN TH E  MIN 
IS T R Y  O F  F IN A N C E  ;(S H R I M .V  
Cl fANDRASHEKAR A MURTH Y): (a) and (b) 
Section 10(IOC)ofthelrK»me-taxActprovKies
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that any amount received by an employee of a 
public sector company or of any other company 
at the time of his voluntary retirment in acordance 
with any scheme or schemes of voluntary 
retirmenet drawn up by the said company is 
exempt from tax subject to the scheme being 
framed in accordance with prescribed guide
lines and fulfilling other conditions sp>ecified in 
the section.

(c) and (d). The employees of statutory 
authorities and local authorities retiring under 
the Voluntary retirement Schemes are not cov
ered under the existing provisions of Section 10 
(lOC)oftheAct. HowevertheFinanceBiH, 1993, 
seeks to extend the scope of exemption from 
income-tax under Section 10 (IOC) to err^loy- 
ees of an authority established under a Central, 
State or Provincial Act or of a local authority. 
The payment should be in pursuance of a Vol
untary Retirement Scherr>e conforming to the 
prescribed guidelines and subject to a limit of 
Rs. 5 lakhs in the case of each empk>yee. The 
proposal is to amend the provisions with effect 
from assessment year 1993-94 Therefore, 
employees of the statutory autfiorities and kx:al 
authorities who have received any sums under 
a Voluntary Retirment Scheme conforming to 
the prescribed guidelines on or after 1.4.1992 
will be eligible to claim exemption once the 
Finance Bill becomes an Act.

Resuming of 25 Paise Coins

4967. SH R IS A N A T KUMAR MANDAL: 
S H R ITA R A C H A N D

KHANDELWAL:
DR. LAXMINARAYAN 

•PANDEYA:
DR. AMAITLAL KALIDAS PATEL: 
SHRI MOHAN RAWALE;
SHRI V U A Y  NAVAL PATIL:

Will the Minister of FINANCE be pleased to 
slate:

. . .  ^
(a)the amount spent at present on producing 

cach 25 paise coin (inclusive of metal. Iatx>ur

and other incidental costs);

(b) whehter recently the Reserve Bank of 
India underook remelting of the entire consign
ment of 25paise coins, tielievedtobe worth Rs.7 
crore;

(c) the estimated expenditure involved in 
transportation of these coins over a period of 
time to Bombay mint for remelting; and

(d) tfie steps taken by the Govememntforttie 
minting of ttiese coins and those of other lower 
denominations in future?

T H E  M IN ISTER O F  S T A T E  IN T H E  MIN
IS TR Y O F  FINANCE AND M IN ISTER O F  
S T A TE  IN T H E  M INISTRY O F  PARLIAM EN
TA R Y  AFFAIRS (DR. ABRAR AHM ED); (a) 
The average cost of 25 paise cupro-nickel coin 
when it was still being produced till April. 1991 
was approximately 50 paise and average pro
duction cost of 25 paise stainless steel coin now 
being produced is approximately 30 p>aise.

(b) Since the intrinsic value of the 25 paise 
cupronickel coin was more than the face value. 
itwsdecidedbytheGovemmentin April, 1991, 
on the recommendations of RBI, to withdraw tfie 
cupro-nickel 25 paise coins lyng with various 
Banks for deposite with the Government Mints 
for remelting. RBI hassofardespatched 166.74 
million pieces of 25paisecoins valued at RS.4.17 
crores to the Govenrment Mints for remelting.

(c) The estimated expenditure involved in 
transportation of these coins to the mints at 
Bombay, Cak:utta and Hyderabad amounted to 
Rs.11.11 lakhs.

(d) Because of the increasd metal cost, 
manufcturing cost of 25 paise coin is much 
more than its face value. As such 
Government has decided to produce 25 
paise coin in Ferritic Stainless Steel only and 
coins of 5 paise, 10 paise and 20 paise shall 
continue to be minted in Aluminium-Magne- 
sium and Ferritic Stainless Steel.
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Import Export Norms for More Products

SH R IG . DEVARAYA NAJK: 
SHRIV. SREENIVASA PRASAD;

Wai the Minister of COMMERCEbe pleased 
to state:

(a) whether the fixation of import export 
norms for more export products is under active 
consideration of the Director General of Foreign 
Trade;

(b) if so. the details of the more produts 
indentifiedfor exports:

(c) whether the Govemment prop>ose to 
get import orders of such products from 
foreign firms: and

(d) if so. the details thereof 9

TH E  MINISER O F  CO M M ER CE (SKRI 
PRANABM UKHERJEE): (a)and(b) Fixation 
of input-output norms is a continuous process. 
As on date, over2200norms have been stand
ardized and published in the official Gazette 
from time to time.

(c ) and (d ). No. Sir. However, 
standardized norms help individual exporters 
to import duty free inputs and export theirprod- 
ucts expeditiously.

Trade with Myanmar

4909. SHRtM ANORANJANBHAKTA;
SHRI G EO R G E FERNANDES;

Will the Minister of COMMERCE be 
pleased to state:

(a)wtielhertrade has been going on for many 
years on ttie India-Myanmear border:

(b) if so. the deails thereof: , V

(c) whether the trade is not legal:

(d) whether there is any proposal to legiti
mise it in viewof the economic situation of North- 
EastStates;

(e)ifso. the details thereof: and

(f) if not. the reasons therefor?

TH E  MINISTE OF S TA TE  IN TH E  MINIS
TR Y  O F CIVIL SUPPLIES. CO NSUM ER  A F
FAIRS AND PUBLIC D ISTR IBUTIO N AND 
MINISTER O F S TA TE  IN TH E  MINISTER O F 
P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
KAMALUDDIN AHMED): (a) to (f). Aspercus- 
tomary practice, inhabitants resideingonboth 
sides of the India-Myanmar border are permit
ted toexchange locally produced commodities. 
With a view to formalising arrangements for the 
starting of over-land trade initially through Moreh 
in Manipur and Champai In Mizoram, the Gov- 
emmentof Irxlia and the Govemment of Myanmar 
are discussing a border trade agreement which 
would also recognize the ongoing exchange of 
locally produced commodities by people living 
on t>oth sides of the border. This would be 
beneficial for the local economies of the con- 
cemed States in the North-East.

Withdrawal from Preferential Trade 
Agreement

4990. SHRI GEORG E FERNANDES; Will 
the Minister of COM M ERCE be pleased to 
state:

(a) whether the Government decision to 
withdraw from the preferential trade 
agreement. a protocol relating to trade 
negotiations among developing countlres has 
led to a large sc^le bearding of thermoplastic 
materials: and

(b) tfio. the details thereof and the reasons 
therefor?

TH E M IN tS TE R O FC O M M E R C E  (SHRI 
PRANABM UKHERJEE) (HIanrl(b) Govorn- 
menfs decision to withclrnw from ffio Protocol
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Relatingto T  rade Negotiations’ (C A TT Proto
col) was communicated to G A TT Secretariat on 
29th September1992. The withdrawal became 
effective on 29th March 1993after a madatory 
notice period of six months as required under the 
Protocol. Import of plastic material is free of 
controls. Data for April-December 1992 on im
ports of thermoplastic materials from Republic 
of Road, Brazil and Mexico do not indicate a 
surge in imports as a result of the notice to 
withdrawfrom the C A TT  Protocl.

Flow Foreign funds in Shares Market

(b) and (c). The response from Foreign 
Institutional Investors (FIIS) to the Government’s 
efforts in opening up the economy has been 
encouraging. As on20.3.93,19FMshaveregis- 
tered themseleves with SEBI for investing in 
India. Since the Fll’s effots are in the initial 
stages, it is too early to predict the quantum of 
investment particularly in the short term. Gov
ernment arc countinuing to offer a congenial 
investment climate forforeign investment.

Payments to Exporters for Exports to 
Erstwhile U.S.S.R.

Written Answers goe

4991 SHRI VILAS MUTTEMWAR: Will the 
Minister of FINANCE be pleased to state;

(a) The response of foreign companies and 
NRI investors to the libralisation measures taken 
by the Government regarding investment in 
capital marltet;

(b) Whetherthere are expectations tf>at due 
to prevaibng conditions in the country the capital 
market is unlikely to atract the investment from 
Foreign Investment Institutions as reported in 
Indian Express dated March 11,1993: and

(c) if so, the steps being taken by the Gov
ernment to attract more and more invstors in 
capital market?

TH E  M INISTER O F  S T A TE  IN TH E  
M INISTRY O F FINANCE AND MINISTER 
O F S T A TE  IN TH E  MINISTRY O F  PARLIA
M ENTARY AFFAIRS (DR. AfePAR AHMED):
(a) The lit>eralisation measures taken by the 
Government have been well received by the 
foreign and N RI investors as is evident from the 
amount of investment proposals from them 
approvedduringtheyears 19901992whichare 
as follows:

(Rs. incrores)

NR! Foreign Investors

i) 1990 5.24 123.08

ii) 1991 19.70 514.41

iii) 1992 439.13 3448.41

4992. PROF PREM DHUMAL: Will the 
Minister of COMME RCE be pleased to state:

(a) whether advice has been received 
from the Bank for Foreign EcorK>mic Relation of 
Russia for payments to the exporters;

(b) If so. the details thereof;

(c) whether the Reserve Bank of India is 
holding back the payments of exporters who 
exportediheir goods to erstwhile Soviet Union;

(d) if so, the reasons for holding of these 
payments;

(e) whether R.B.I. propses to pay interst 
to exporters for the period they are hokfirtgback 
the payment; ar>d

(f) if so, the details thereof?

TH E MINISTER O F COM M ERCE (SHRI 
PRANABM UKHERJEE): (a)and(b). Advices 
are received from time to time from the Bank for 
Foreign Economic Affairs of the erstwhile USSR 
for payments to the exporters, on the basis of 
bilteral trade agreements/trade protocols, as 
applicable, andcoresporKfingproceeduralagree- 
ments between the Reserve Bank of India and 
the Bankof Forei'-jn Economic Affairs.

(c) and (d). Following the dissolution of the 
USSR, the Reserve Bartk of India was con
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strained to hod in abeyance op>erations of the 
accounts in India of the Bank of Foreign Eco
nomic Affairs. Consequently, reimbursement of 
payments to exporters was stopped on 27 
Decemt>er, 1991. Subsequently, itwasdecided 
that the Reserve bank of india would settle 
reimbursement claims in respect of (i) goods 
shipped upto31.12.1992,. and (ii) goods shipped 
after 31.12.1991 but not laterthan 31.3.1991, 
against letters of credit al ready opened by banks 
in the erstwhile USSR and advised to the Indian 
exporters by 31.12.1991 and (iii) payments to 
Indian project exporters upto 31.12.1991 and 
duly certified for payment by the employers. 
Claims which were not eligible under these 
criteria have not yet been settled.

However, during the visit of the President of 
the Russian Federation in January, 1993, it has 
been agreed that paymnts to Indian exporters, 
who had actually shipped goods to Russia till 
31.12.1992but have not receivd payments, ei
ther under the technical credits granted to the 
erstwhile Soviet Union orto Russia in 1992may 
be made out of the repayments by India of the 
State credits granted by the erstwhile USSR.

(e) and (f). Question does notarise.

Separate Labour Policy for Export 
Oriented Units

4993. SHRIG. DEVARAYA N AIK; Will the 
Minister of LABOUR be pleased to state:

(a) whether the Federation of Indian Cham
bers of Commerce and industry has urged the 
Government to prepare a separate labourpolicy 
for cent percent export oriented units to t)e set up 
in Export Promotion Zones;

(b) if so, the reaction of the Government in 
this regard; and

(c) the changes Government propose to 
make in the labour policy to attract foreign

1915(SAKA)

investors?
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TH E MINISTER O F S TA TE  O F TH E  MIN
ISTRY OF LABOUR (SHRI P.A. SANGMA):
(a) to (c). According to a news item published in 
T h e  Economk: Times" on24.1.1993the Presi
dent of Federation of Indian Chambers & Com
merce and IrKJustries, while addressing a con
ference in Calcutta, urged the Government to 
prepare a separate labour policy for the 100 
p>ercent export oriented units to be set up in ttie 
Export Processing Zones.

No, separate labour policy tor the Export 
Processing Zones is presently under consid
eration of the Ministry of Labour.

Loan to Farmers

4994. DR.D.VENKATESW ARARAO; 
SHRIMATIMAHENDRAKUMARI: 
SHRI BOLLA BULLIRAMAIAH; 
SHRIBALRAJPASSI:

Will the Minister of FIN ANCBbe pleased to 
state;

(a) the amount of the agriculture loan 
provided to the farmers in the country during 
the last three years by the public sector and 
commercial banks, State-wise:

(b) the total amount of recovery of k>an made 
during the atxTve period;

(c) whether the Government have issued 
directions to the above banks to increase the 
disbursement of k>an to the farmers; and

(d) if so, the details thereof?

TH E MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF FINANCE (DR. ABRAR AHMED):
(a) and (b). The State-wise amount of loans 
disbursed by commercial banks, including put>- 
lic sector banks, for agriculture for the period 
ending June 1989, June 1990and June, 1991



(latest available) and the recovery of direct IfKlia's guidelines, ail Indian banks, including
agricultural advancs during the corresponding public sector banKs, are required to extend
period is shown in Statement I & II respectively. direct finance to agriculture (including allied

activities) to the extent of 18% of their total
(c) and (d). In terms of Reserve Bank of credit.
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Zero Base Budgeting

4995. MAJ. GEN. (R ETD .) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
Finance be pleased to state:

(a) whether the system of Zero Base 
Budgetting was implemented in the Central 
Government Department;

(b) if so, the results thereof;

(c) whether any lacunae were found in the 
system and whether a decision was taken to 
drop the proposal;

(d) if so, the details thereof; and

(e) the present status of introducing this
scheme in various Ministries? ^

TH E  MINISTER O F S TA TE  IN TH E 
M IN IS TR Y  O F  F IN A N C E  (M .V, 
CHANDRASHEKARAMURTHY): (a)to(e). In 
1986 the Govemment of India had decided to 
adopt Zero Base Budgetting approach in the 
Central Govemment Departments with effect 
from the budget 1987-88. The difficulties in the 
implementation of Zero Base Budgeting in the 
Central Government Departments were re
viewed in 1987, which indicated that introduction 
of Zero Base Budgeting in its originalfonn was 
not very successful in the Departments of the 
Central Government. Accordingly, Zero Base 
Budgeting in the original technical form is not 
bieng pursued by the Govemment of India. The 
importance of prioritisation of programmes and 
schemes to enable in efficient allocation of 
scaree resources however continue tot̂ e recog
nised.

World Bank Loan for Reconstruction of 
Bridges in Ganjam District, Orrisa

4996. SHRIGOPINATHGAJAPATHI; Will 
the Minister of SURFACE TRANSPORT be 
pleased to state;

(a) whether World Bank has sanctioned loan 
for reconstruction of some bridges in Ganjam 
District of Orissa;

(b) if so, the details thereof; and ^

(c) the steps taken to exp>edite the process 
so that the reconstruction work could be 
taken up expeditiously?

THE MINISTER OF STA TE  O F TH E  MIN
ISTRY OF SURFACE TR A N SP O R T (SHRI 
JAGDISH TYTLER): (a) and (b). Yes, Sir. World 
Bank has agreed to provide loan assistance of 
US$ 12.9Million to the Govemment of Orissa for 
the reconstruction of six flood damaged bridges 
in Ganjam District on State Roads.

(c) Constitutionally ttie Central Govemment 
is primarily responsible for development and 
upkeep of natranal highways only. Reconstruc
tion of six bridges being a State Project, the 
Government of Orissa are concerned.

Evasionof Taxes

4997. SHRI CHHITUBHAIGAMIT:
SHRI DH ARMANN A MONDA YYA 
SADUL:

Will the Ministei of FINANCE be pleasedto 
state:

(a) wtiettier some of the top indsutrial houses 
according to their assets are indulging wilful 
evasion of various Government taxes, thus 
affecting adversely the revenue collection;

(b) if so, the total number of such cases 
under Income Tax. Customs and Excise laws 
perKjing adjudication or otherwise agair^t each 
of the top twenty industrial houses ranked ac
cording to their assets in the country;

(c)thetMBak-up of amounts involved in each 
case; ■,

(d) the details of amounts confirmed by
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adjudicating authorities; case-wise: and

(e) the action being taken by the Government 
to realise the disputed amounts where Courts 
liave granted stay orders?

T H E  M INISTER O F S T A TE  IN TH E  MIN- 
IS T R Y  O F  F IN A N C E  (S H R I M .V. 
CHANDRASHEKARA M URTHY); (a) to (e). 
The information is being collected and will fc>e 
laid on the Table of the House.

APRIL 19.1993 WrittenAnswers 5 K

the export of such products. Manipur State 
would t>enefit not only form the larger volume of 
trade but also from the possibility of estatjiishing 
new industrial ventures for the processing of 
agricultural and forest products imported form 
Myanmar.

(c) Government of India and the Govern
ment of Myanmar are discussir\g tfie modalities 
of a border trade agreement between the two 
countries, initially through Moreh in Manipur 
and Champai in Mizoram.

Border Trade with Myanmar

4998. DR. KRUPASINDHU BHOI: Will 
the Minister of CO M M ER CE be pleased to

Assistance to Cooperative Spinning Mills

4999 DR VASANT NIW RUTTIPAW AR 
Will the Minsiter of FINANCE be pleased to 
stale:

<a) whether the Union Government have 
received any request form the Government 
of Manipur to allow border trade from two of 
t(he town of the States with Myanmar:

(b)ifsolhe details of proposals thereof: and

(c> the action taken by the Government in 
fhis regard so fSr?

<a) the total number of Cooperative Spinning 
Mills in tfie country are considered fc>rfinancial 
assistarwe through Central agerK;ies viz. IDBI. 
IFCI. ICICI t>y way of long term loans;

(b)wbelfier the financial irvtHuiiortarelak* 
irtg long time tor sanction of long tsrm loan to 
cooperatiM Spinning Mils;

<c) if so. the reasons ttier«kir and

TH E  M INISTER O F  S T A TE  IN TH E  MIN
IS TR Y O F  CIVIL SUPPLIES. CONSUM ER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
M iN ISTER O F S TA TE  IN TH E MINISTRY O F 
P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
KAMALUDOIN AHMED). <a) This Ministry has 
receivedaletteroftheChief Minister. Manipur 
addressedtoProf. P-J. Kurien. the then Minister 
of state for Commerce in November. 1992 re
questing for the starting of border trade with 
Myanmar.

(b) Chief Minister. Manipur has indicated 
that the westem region of Myanmar right upto 
ChirKiwin river provides a natural market for 
Indian manufactured items. Opening up of the 
Jar>draule. to Myanmar woukttheiefoie.benefit

(d>fheoorrectivestepstakent>e»ngtat<enby 
the Government in this regard?

TH E  MINISTER O F  S T A T E  IN TH E  MIN
ISTRY O F  FINANCE AND M INISTER O F  
S TA TE  IN TH E  MINISTRY O F PARLIAMEN
TAR Y AFFAIRS <OR.ABRAR AHMED); (a)As 
at ttw end of Decenrtber. 1992. the Industrial 
Development Bank of India (IDBI) akmgwith the 
otfier institutions had assisted 104Cooperauve 
Spinning Mills for setting up new units as also 
for modernisation of the existing ones. Details of 
assistance satvrtranedarKldislxirsedby IrKius- 
trial Devek)pment Bank of India (IDBI) Industrial 
Finance Corporation of India (IFCI) and Indus
trial Credit arxl Investment CoiporalionQf India
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(ICICI) during the period are given hereunder: ( Translation]
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(Rs. Crores)

Name of the Sanctions
Institution

Disbursement

IDBI 340.6 253.2

IFCI 12a4 107.0

ICICI 89.7 TBlI

Total 553.7 436.3
. .  -  .

(b) Forsanctionoffinancialassistance.the 
institutions generally do not take more than 2-3 
months from the date of receipt of application if 
the application contains all the required informa
tion and the project is viable and statisfies the 
institutional norms for sanction of assistance.

(c) and (d). Do not arise.

Import of Readymade Garments

5000. SHRI RAJVEER SINGH: Will the 
Minister of COMMERCE be pleased to state:

(a) the quantum of readymade garments 
imported and the amount incurred thereon dur
ing the last two years; and

(b) the countries from whcih readymade 
garments are being imported?

TH E MINISTER O F COM M ERCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). The im
port of readymade garments continues to be 
restricted for commercial purposes in the Ex- 
port-lmport Policy, 1992-97.

However, information with regard to import 
of gloves, mettens. mitts arxtdotNng accesso
ries included in the generic classification of 
readymadegarmentsduring 1990-91 arKl 1991- 
92 is given in the Annexure.
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[English] agreement to protect their investment in the 

country;
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India in IMF

5001.SHRIB.L. SHARTAPREM; Will the 
Minister of FINANCE be pleased to state:

(a) whetherthe Govemment have made any 
effortto bring the newly independerrt States of the 
erstwhile Soviet Union under Its Directorship in 
the International Monetary Fund (IMF);

(b) if so, the details thereof;

(c) whether India, voting strength has gone 
down inthe I.M.F.; and

(d) if so. the reasons thereof?

TH E  MINISTER OF S TA TE  IN TH E MIN
ISTRY O F FINANCE AND MINISTER OF 
STA TE  IN TH E  MINISTRY O F PARLIAMENT 
AFFAIRS (DR. ABRAR AHMED): (a) and (b). 
A team of senior Government officials visited 
some of the CIS countries (former Republics of 
the Soviet Union) in the August; 1992 and held 
discussions on the possibility of their irK:lusion 
in ourconstitutency in the IMF.

(c) and (d). The voting power of a memljer 
country in the IMF is related to its quota. 
After the 9th quota reviw which became 
effective in November, 1992, India’svotingpower 
has declined marginally from 2.38% to 2.22%. 
However, with the increase in our quota from 
SDR 2207.7 million ot SDR 3055.5 million, our 
access to Fund resources has increased.

German Investment in India

5002. SHRIGOVINDRAO NIKAM: Will the 
Minister ot FINANCE be pleased to state:

(a) whether the German investors have 
urged the Union Government to sign a bilateral

(b) whether Germany have provided a model 
trilateral agreement to protect and promote tf>eir 
investment in India;

r
(c) if so, the details thereof; and

(d) the reaction of the Government 
ttiereto?

TH E  MINISTER OF STA TE  IN TH E  MIN
ISTRY OF FINANCE (DR. ABRAR AHMED):
(a) Yes, Sir.

(b) Yes. Sir.

(c) The model bilateral agreemnt provides 
for protection of German Investments in India 
and Indian Investments in Germany.

(d) Government of India have not taken a 
view as to whether such bitateral agreemtns 
should be entered into.

Stations of Eastern Railways

5003. SHRI HARADHAN ROY: Will the 
Minister of RAILWAYS be pleased to state:

(a) the total amount realised form the sale ot 
railway tickets at Asansol, Raniganj and 
Durgapur railway stations during each of ttie la :̂ 
three years, year-wise; and

(b) ttie devekjpmentaf wofk urvteftaken dLi I 
ing the last three years on those stations

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) The approximate 
total amount of money realised from sale of 
tickets at Asansol. Raniganj and Durgapursta- 
tions tor last three years are given t>e(ow:-



•535 WrittenAnsweis APRIL 19.1993 Written Amwers sas

Name of Stations

Amount realised
(Rs. incrores)

1969-90 1990-91 1991-92

Asansol 6.15 7.54 &46

Raniganj 1.61 1.85 2.18

Durgapur 4.01 4.64 5.24

(b) Thte following development works were undertaken during the last three years:

Asansol

1.
2.

a

4.

Name of Work

Provisions of electronic train 
indicator tx>ard

Laying of pipe line on platform No.2

Computerisation of pasenger resen^ation

Extension of platform shelter on 
platform No.1 arKl2

Laying of pipe line on platform No.3.4 
andS

Total

Raniganj

Durgapur

1.

2.

3.

4.

5.

&

Provision of cycle stand

Improvement of circulating area and 
lighting

Provision of Mosaic benches

Provision of A/C retinng room and 
one dormitory

Provision of waiting hall

Modernisation of refreshment room

Improvement of watersupply

Total

Cosf

(Rs. in lacs) 

7.42

2.45

14.20

41.04

6.97

72.06

8 ^

4.95

3.70

5.07

3.70 

3.72

15.00

36.14
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EMUCoaches

5004. SHRi N.J. RATHVA; Will the Minister 
of RAILWAYS be pleased to state:

Sion Programme and assistance of oil gonvers 
towards the cultivation cost on the oil plam 
plantations. The schems are being implemtned 
on 75:25sharing basis between Government of 
India and the concerned State Governments. 
ThefundsreleasedtotheStatesasGOT share 
during 1992-93 is as under:

CHAITRA29.1915(SAKA) Written Ar^wers 538

(a) whether sufficient number of coaches 
are available to run EMU coaches;

(b) if not, whether there is any proposal to 
increase the number of such coaches;

(c) if so. the details thereof; and

(d) the number of coacfies out of them lik ^  
to be provided to Gujarat?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFER SH AR IEF): (a) Yes. Sir.

(b) and (c). Do not arise.

(d) There are no EMU services in Gujarat. 

{Englishi

Assistance for Oil Palm Cultivation

5005. SHRI OSCAR FERNANDES: Will 
the Minister of AGRICULTURE be pleased to

(a) the amount of financial assistance pro
vided by the Government to States for oil palm 
cultivation and demonstration projects during
1992-93, State-wise; and

(b) the benefits derived from ttie said assist
ance?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF AGRICULTURE (SHRI S. KRISHNA 
KUMAR); (a) The Government of India has 
sarx:tioned a number of scheme to promote oil 
palm cultivation in identified State. These in
clude oil palm seedgardens, oil palm nuiseries, 
distribution oil plam seedlings for Area Expan-

State Rs. in lakhs

1. Andhra Pradesh 336.68

Z  Karnataka 235.55

a  Gujarat 44.35

4. Tamil Nadu 106.45

5. Assam 15.00

a  Orissa 6.10

7. Tripura 5.40

8. Goa 24.47

Total 780

The Deptt. of Bio-T echnology (DBT) jointly 
with the State Govts, of Andhra Pradesh. 
Karnataka and Maharasthra have launched oil 
palm Demonstration Project over an area of 
atxHJt 10 hectereach since 1966-89. The finan
cial assistance provided by these States during 
1992-93 is as under: .

State Rs. In Lakhs

Andhra Pradesh 40.54

Karnataka 35.18

Maharashtra 99.19

Total 174.91

(b) The oil palm demonstration projects 
impelemented by OBT have established the
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feasibility of oil plam cultiation under irrigated 
condition in varied agroclimatic regions, and 
have become the nuclus for Area Expansion 
Progrmme (AEP) for oil plam during VIII Plan. 
The funds provided for the advance action y the 
Ministry of Agriculture have enabled states to 
create infrastructure such as oil palm seed 
gardens, nurseries etc. requiredfor AEP during 
VIII plan. The gestation periodforthe oil palm is 
atxjutfouryears. Thereof re, the returns form the 
AEP are expected to start only at the end of VIII 
Plan.

[ Translation]

Train Accidents Between Delhi and Bhopal

5006. SHRI BHAGW AN SHANKAR 
RAW AT; Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of train accidents occurred 
between Delhi and Bhopal during 1992-93;

(b) the main causes of these accidents;

(c) the extent of financial loss suffered by the 
railways and the number of persons killed and 
injured therein; and

(d) the measures taken by the Government 
to check the recrrence of such accidents?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) 10 (Ten).

(b) The main cause of these accidents 
are given below;

(c) The total cost of damage to railway 
property as a result of thse accidents was 
Rs.1,31,31.200/-. 6 perons were killed and 2 
persons were injured in these accidents.
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0 Failure of Railway Staff 7

ii) Failure of Mechanical 
Equipment

2

lii) Incidental 1

Total 10

(d) some of the steps taken to eliminate 
accidents include removal and rehabilitation of 
over-aged assets like track, bridges, rolling 
stock etc., besides inductions of new technical 
devices to aid human element. Intensive in
spections are also carried out for signalling and 
telecom gears, maintenancedepotsof wagons, 
locomoties and coaches and quality of out-tum 
from the workships. Staff in operational and 
other critical safety categories such a drivers, 
guards, station masters, etc. are given intensive 
training and their performarx:es are monitored. 
In addition, inspection of track ar>d examination 
of coaches, wagons and kx^xnotives have been 
intensified, besides resorting to ultrasonic test
ing of rails and axles to identify rail fractures. 
Insturctions have been issued for provision of 
whistle boards/speed breakers and road signs 
at approaches of level crossings apart form 
improving visibility at these places forthe facil
ity of road users and train drivesr. Carriage of 
inflammable explosive material by passengers 
or railway staff is prohibited in passgercarrying 
trains. Educative capaigns through pubik: me
dia is also launched to educate the public in 
regard to precautions to be taken at level cross
ings and against carrying inflammable or explo
sive material.

[English]

Palace on Wheels

5007. SHRI SANAT KUMAR MANDAL: 
Will the Minister of RAILWAYS be pleased 
to state;

(a) whetherthe Mter-gauge train, the Palace 
on-Wheels is under considrationforachange 
overto the broad-gauge;

(b) if so. the likely cost involved in this 
switch-over;



(c) the expenditure incurred on fabricating (b) the amount proposed to be allocated
the meter-gauge train; and therefor during the current year?
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(d) what better infrastructural facilities 
are proposed to t>e created to make the venture 
a potential profit-eamer?

TH E  MINISTER OF RAILWAy S (SHRI 
C.K. JAFFER SHARIEF); (a), (b) and (d). The 
proposal is underconsideration.

(c ) R s . 793.35 lakhs.

Defamatory Remarks on Sikh Gurus in 
Text Books

5008. SHRI BHOGENDRA JHA; Will the 
Ministerof HUMAN RESOURCE DEVELOP
MENT be pleased to state:

(a) whether attention of the Govemment has 
been drawn to the newsitem appearing in the 
‘Hindustan Times’, (Patna edition) dated March
6,1993 regarding Sikh Committee’sobjectranto 
some contents of tfie Book ‘MadhyakaKn Bhiarat’ 
published by the Bharat Text Book Publishing 
Corporation; and

(b) if so, the facts and the reaction of the 
Govemment thereon?

T H E  D E P U T Y  M IN IS TE R  
(DEPARTM ENT O F EDUCATION AND DE
PARTM ENT OF C ULTUR E) IN THE MINIS
TR Y OF HUMAN RESOURCE DEVELOP
MENT (KUMARl S E U A ): (a) and (b). The 
information is being collected from the Govem
ment of Bihar and wilt be laid on the table of the 
Sabha.

TH E  MINISTER OF S TA TE  IN TH E  MIN
ISTRY OF HUMAN RESOURCE DEVELOP
MENT (DEPARTMENTOF YOUTH AFFAIRS 
AND SPORTS AND MINISTER OF STATE IN 
TH E  MINISTRY O F PARLIAMENTARY AF
FAIRS (SHRI MUKUL WASNIK): (a) The de
tails of the amount spent on sports and games 
during the leist three years is as under:

Year Amount (Rs. incrore)

1990-91 48.10

1991-92 63.54

1992-93 5921
(Revised Estimate

for 1992-93)

(b) An amount of Rs. 62.56 crores is 
proposed to be allocated for the promotion of 
sports and games during the current financial 
year.

[Translation]

Restoration of Hatia-Chandigarh and 
Hatia-VaranasI Expresses

5010. SHRI RAMDEW RAM: Will the 
Minister of RAILWAYS be pleased to state;

(a) whetherthe Hatia-Chandigarh Express 
and Hatia-Varanasi Express trains whk:h were 
cancelled during the gulf war have been re
stored;

Allocation on Sports

5009. SHRI VILAS MUTTEMWAR:Willthe 
Ministerof HUMAN RESOURCE DEVELOP
M ENT be pleased to state:

(a) the total amount spent on sports during 
each of the last three years; and

(b) if not, the reasons therefor; and

(c) the time by whcih these are likely to be 
restored?

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) and (b). Hatia- 
ChandigartvKalka Link Express rurming incon
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junction with 8101/8102 Tata-Amritsar Express 
wascanceiledpermanentalyfrom2.10.91 due 
to operational reasons. Hatia-Varanasi Express 
cancelled during gulf war has not been restored 
due to extremely poor patronisation.

(c) Does not arise.

[English]

Indian National Commission

5011. SHRI PRAKASH V. PATIL; Will 
the Minister of HUMAN RESOURCE DEVEL
O PM EN T be pleased to state;

(a) the contribution of the Indian National 
Commission in the formulation and execution 
of UNESCO's programmes;

(b) the reasons for insignificant progress;

(c) whetherthe Indian National Commission 
continues to provide effective intellectual inputs 
in UN ESCO ’s programmes; and

(d) if so, the achievements made thereof?

T H E  D E P U T Y  M IN IS TE R  
(D EP AR TM EN T O F EDUCATION AND DE
PAR TM EN T OF C U LTU R E) IN TH E  MINIS
TR Y  O F HUMAN R ESOURCE DEVELOP
M EN T (KUM ARISELJA): (a) The Indian Na
tional Commission actively participates in each 
stage of the consultative process of UNESCO in 
formulating its programme. It contributes to the 
impelmentation of the various programmes of 
U N ESC O  by participating in its activities par
ticularly in the meetings. worV:shops, studies 
and projects.

(b) Does not arise.

(c) Yes. Sir.  ̂ ‘

(d) India’s intellectual contribution to the 
UNESCO’s programmes has t>een fully recog
nised by the Memt^ers States. India has t>een an 
elected memebr of the Executive Board of

UN ESCO  since its inception. India is repre
sented on the U N E SC O ’s Ad-hoc Forum of 
Reflection andtfie lntematior>al Commission on 
Leaming for the 21 st Century which were re
cently established by UN ESCO.

[Transtatiori[

National Research Centre on Meat

5012. SH R I S A N T O S H  KUM AR  
GANGWAR: Will the Minister of AGRICUL
TUR E t>epleasedtostate:

(a) wtietherthe Indian Council of Agricul
tural Reserach proposes to set up a National 
Research Centre on Meat in Bareilly; and

(b) if so, the details thereof indicating the 
objetive tiehind the setting up of proposed cen- 
tro?

TH E  MINISTER O F S TA TE  IN TH E  
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENERG Y SO U R CES AND MINISTER O F 
S T A T E  IN T H E  M IN IS TR Y  O F  
A G R IC U L T U R E  (S H R I S. K R IS H N A  
KUMAR): (a) No. Sir.

(b) Question Does not arise.

Decline in Women Literacy in U.P.

5013. SHRI SURENDRA PAL PATHAK; 
Will the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whetherthe Union Govenrment have 
^:onducted any survey of those districts of Uttar 
Pradesh where literacy rale amongst wonrten is 
less than the National average;

(b) if so, the details thereof; and

(c) ttie steps being taken by the Government 
to increase the literacy rate in women of those 
districts?

THE DEPUTY MINISTER (DEPARTMENT 
OF EDUCATION AND DEPARTM ENT O F 
C U L T U R E ) IN T H E  M IN IS TR Y  O F 
HUM AN R E S O U R C E  D E V E L O P M E N T 
(K U M A R I S E L JA ): (a ) and (b). No,



Sir. However, 1991 Census figures are avail
able.
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(c) The Total Literacy Compagin is the 
dominant strategy for implemtnating literacy 
programmes. The TLCs are snctioned after 
the Zilla Saksharata Samities have 
formulated an action Ian and initiated prepara
tory steps for Jaunching TL C  and the State 
Government conveys its support to t>ear 1 /3id 
cost of the programme.

[English]

Waiting Rooms for l_adies in Bombay

5014. SHRI MOHAN Ra V/ALE: Will the 
Minister of RAILWAYS be pit ased to state:

(a) the names of city and suburt>an railway 
stations in Greater Bombay (Maharashtra) 
where waiting rooms for ladies have not yet 
been provided;

(b) the reasons therefor;

(c) whether there is a proposal with the 
Government to provide waiting rooms for 
ladies at all such railway stations in Bombay; 
and

(d) the time by which this facility is likely to 
t>e provided?

THE MINISTER OF RAILWAY (SHRI C.K. 
JAFFER SH ARIEF): (a) and(b). Waiting Rooms 
have been provided for ladies at k>ng distance 
train terminals viz. Dadar, Bombay Central 
Bombay V.T. and Bandra stations. As a matter 
of policy waiting room facility is not provided at 
suburban railway stations.

(c) No. Sir.

(a) whether the Government have intro
duced drilling boringschme in Madhya Pradesh;

(b) if so. the name of the district in 
Madhya Pradesh where this scheme has 
been introduced; and

(c) the district-wise details of tfie works done 
under this scheme during the last two years?

TH E  MINISTER O F S TA TE  IN TH E  
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENERGY SO URCES AND MINISTER OF 
S T A T E  IN T H E  M IN IS TR Y  O F  
AGRICULTURE (SHRI S. KRISHNA KUMAR)
(a)to(c). lnformatk>nisbeing collected from tfie 
State Government.

National Agricultural Research Pro
gramme

5016. SHRI V S. VUAYARAGHAVAN. Will 
the Minister of AGRICULTURE be pleased to

(a) the name of the Agricultural 
Universities/ Research Centres where the Na
tional Agricultural Research r roject has been 
launched;

(b) tf>e amount of financial assistarK» pro
vided to such Universities/Centres during the 
last three years; and

(c) the amount of finar>cial assistar>ce 
earmarked for 1993-94?

(d) Does not arise.

Drilling Boring Scheme In Madhya 
Pradesh

5015. SHRI KHELAN RAM JANGDE: Will 
the Minister of AGRICULTURE be pleased to

TH E MINISTER O F STA TE  IN TH E  MIN
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF S TA TE  IN 
THE MINISTRY OF AGRICULTURE (SHRI S 
KRISHNA KUMAR): (a) to (c) Sir. The informa
tion is given in the statement.
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Teaching staff In Kendriya Vidyalaya reasons therefor;
Written Answers 564

5017. SHRISYEDSHAHABUDDIN:
DR. AMRIT LAL KALIDAS PATEL;

Will the Minister of H UM AN  R E 
S O U R C E  D E V E L O P M E N T be pleased 
to state:

(c) the estimated loss of life and property 
caused thereby; and

(d) the action taken proposed to be 
taken against the persons held respon
sible?

(a) the number of sanctioned posts of 
teachers in the Kendriya Vidyalaya 
Sangathan as on 1.4.1993, Category- 
wise;

(b) the number of posts lying vacant 
on thatadate, category-wise,

(c) the break-up of vacant posts by 
duration ol vacancy less than six months, 
between six months and one year and 
more than one year;

(d) the procedure for recruitment of 
teachers by the Kendriya Vidyalaya 
Sangathan; and

(e) the reason for the delay in filling up 
the posts?

TH E  D EP U TY  M INISTER (D EP A R T
M EN T O F EDUCATIO N  AND D EP AR T
M ENT O F C U LTU R E ) IN TH E  MINISTRY 
O F  H U M A N  R E S O U R C E  D E V E L O P 
M EN T (KUMARI SELJA): (a) to (e) Infor
mation is being collected and will be laid 
on the Table of the Sabha.

Collision Of Tanlter Train At Kalisindh

5018. SHRI ANNA JO SH I; Will the 
Minister of RAILW AYS be pleased to 
state;

(a) whether one tanker train collided 
with goods train at Kalisindh in the Western 
Railway on 20 March, 1993;

(b) if so, the details thereof and the

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFER  SHARIEF) (a) Yes. Sir.

(b) and (c) On 20/3/93, a Diesel light 
engine was standing on Line No. 2 of 
Kalisindh station on Ujjain Bhopal sec
tion of Ratlam Division of Western Rail
way. Driver of Down Jhansi goods train 
crrying oil tanks ignored the Home sig
nal at danger and dashed with the light 
engine standing at the station. These 
further collided with Up Goods train ( 
carrying coal) which was entering Line 
No. 3 of Kalisindh station.

The above accident resulted in de
railment of train engine alongwith 33 tank 
wagons of Down Jhansi goods train, 
derailment of light engine and derail
ment of 10 BOX ‘N. Wagons loaded with 
coal. Electric train engine alongwith 33 
loaded tank wagons and 10 BOX ‘N’ 
loaded wagons with coal caught fire and 
caused damage to overhead equip
ment track and signalling gear.

Driver and Assistant driver of Down 
Jhansi goods train sustained minor inju
ries. The cost of damage to railway 
property is Rs. 2.71 crores ( approx.).

(d) A junior Administrative Grade Joint 
Inquiry is in progress. Further action will 
be taken thereafter.

“Conservation of orchides found in 
Eastern Himalayas”

5019. S H R IM A TI  D ILKUMARI 
BHANDARI Will the Minister of Environment



(a) the details of species of orchids found in 
Eastern Hinnalayas:

(b) the details of species of orchids 
which are facing extinction;

(c) the steps being taken by the Gov
ernment to conserve them;

(d) whether the Government have 
received any proposal from State Gov
ernment of Sikkim for Rhododendrans 
and orchids of Eastern Himalayas; and

(e) if so, the reaction of the Govern
ment thereon?

TH E  MINISTER OF S TA TE  O F TH E 
M IN IS TR Y  O F  E N V IR O N M E N T AND 
FO R ESTS ( SHRI KAMAL NATH): (a) and
(b). According to surveys carried out by 
the Botanical Survey of India, about 500 
species of Orchids are found in the East
ern Himalayas. Of these, 8 species are 
considered endangered. A list of these 
species is given in the statement.

(c) The steps taken include the fol- 
lowing:-

565 Written Answers CHAITRA29,
and Forests be pleased to state:

i) Ban on international trade and 
commerce in respect of endangered 
species in accordance with the Conven- 
tion on International Trade in Endan
gered Species of Fauna and Flora 
(CITES).

ii) Enforcement of the wild Life ( Pro
tection) Act, 1972. which after its amend
ment in 1991. includes some endan
gered orchid species and provides strict 
penalties for infringements.

i»i) Expansion of the network of pro
tected areas in the Eastern region from 
3 National Parks and 15 Sanctuaries in

1980 to 9 National Parks and 34 
Sancturiesin1993.

iv) Tissue culture and other multipli
cation techniques for the conservation 
and propagation of orchids in the Na
tional Orchidaria/Experimental Garden 
of the Botanical Survey of India at 
Yercaud, Shitkxig-Barapani and Howrah.

v) The Forest Departments of 
Arunachal Pradesh and West Bengal 
have established orchidaria at Tipi- 
BhalukpongandTogda (near Kalimpong) 
respectively for research and propaga
tion of orchids. The Forest Department 
of Sikkim has two orchid sanctuaries at 
Deorali and Saramsa forthe conserva
tion of orchids.

(d) and (e) Yes, Madam. A project 
proposal was received form the State 
Government of Sikkim aimed at the con
servation of Rhododendrons and O r
chids of the Eastern Himalayas and a 
sum. of Rs. 12.80 lakhs was released for 
this purpose during the year 1992-93.

STATEM ENT

List Of Endangered Species oi Orchids found 
in the Eastern Himalayas

1915(SAKA) WrittenAnswers 566

1. Anoectochilus tetrapterus

2. Cymbidium whiteae

3. Didiciea conninghamii

4. Paphiopediium fairrteanum

5. Paphiopediium wardii

6. Renanthera imschootiana

7. Zeuxineputehra ' .

8. Dendrobiumaurantiacum
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Memorial of Huein Sang

5020. SHRI RAM VILAS PASWAN: Will the 
Minister of H U M A N  R E S O U R C E  
D E V E LO P M E N T be pleased to state: *

(a) whether the Chinese Government 
has provided funds for construction of 
memorial of Hein Sang in Nalanda, Bihar;

(b) if so, the reasons for not construct
ing the memorial so far;

(c) the details of utilisation of the funds 
received form China; and

(d) the time by which it is likely to be 
constructed?

T H E  D EP U TY  M INISTER (D EP A R T
M E N T O F ED U C A TIO N  AND D EP A R T
M ENT O F C U LTU R E ) IN M INISTRY OF 
HUM AN R E S O U R C E  D E V E L O P M E N T 
(KUMARI SEIJA): (a) to (d). The infomia- 
tion is being collected and will be laid on 
the Table of the House.

[English

Central Rainfed Upland Rice Research 
Station Hazaribagh

5021. SH R I B H U B A N E S H W A R  
PRASAD  M EH TA; Will the Minister of 
A G R IC U LTU R E  be pleased to state;

(a) the steps proposed to be takenby 
the Government to utilise the barren land 
in the Central Rainfed Upland Rice Re
search Station (CR UR R S), Hazaribagh

(b) the expenditure incurred over this 
Station during 1984 to 1992 by various 
funding agencies;

.1,
(c) the number of villages and farmers to t>e 

(benefited by the activities of the said Station; and
(d) the steps proposed to be taken by the

Government to strengthen and streamline the 
functionir>g of this station?

TH E  M IN ISTER  O F S T A T E  IN T H E  
M INISTERY O F  N O N -C O N V E N TIO N A L 
ENERG Y SO U R CES AND MINISTER O F 
S TA TE  IN TH E  M INISTRY O F  AGRICUL
TU R E  ( SHRI S. KRSHNA KUMAR) (a) Sir, 
The barren land in Central Rainfed Up
land Rice Research Station. Hazaribagh, 
is to be utilised for conducting research 
on rice based farming system. The pos
sibility of introducing new crops |s also to 
be assessed.

(b) At>out Rs. 1.88 crores.

(c) 17 villages and 380 Farm families 
have been benefited.

(d) The research facilities at the Sta
tion are to t>e strengthened during the 8th 
Plan period.

Shivlinga in Orissa

5022. DR. KARTIKESW AR PATRA: 
Will the Minister of HUMAN R ESO UR CE 
D EV ELO P M EN T be pleased to state:

(a) whether the Governm ent are 
aware of the existence of the biggest 
shivlinga Lord Bhubaneswar near the 
mouth of river Subamarekha in Balasore 
district of Orissa; and

(b) if so. the steps taken/proposed to 
be taken for declaring it as a National 
and protected monument?

TH E  D EP U TY  MINISTER (D FPAR f 
M ENT EDUCATION AND DEPAHTM E'.,* 
C U LTU R E ) IN TH E  M INISTRY OF Hi 
MAN R E S O U R C E  D E V E L O P M E N T  
(KUMARI S E U A ): (a) Yes, Sir.

M.; :
(b) There is no proposal to declare 

this as a Centrally protected mounment.
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“Construction of Airstrip in Uttar 
Pradesh’*

5023. SHRI RAM BADAN: Will the
Minister of EN VIRO N M EN T AND FO R
E S TS  be pleased to state:

(a) whether his Ministry have ac
corded permission for the construction 
of an airstrip in Chamoli district of Uttar 
Pradesh.

(b) if so, the details thereof.

(c) whether there is any violation of 
the Forest (Conservation) Act, 1980 in 
the construction of the said airstrip;

(d) if so, tf>e reasons therefor; arid

(e) the action taicen by the Govern
ment in this regard?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  E N V IR O N M E N T AND  
FO R ESTS ( SHRI KAMAL NATH): (a) No 
proposal for construction of Airstrip .in 
Chamoli district has t>een received from 
Uttar Pradesh State Government under 

 ̂ the Forest (Conservation) Act, 1980.

(b) to (e) Do not arise.

Technical Training Board

5024. SHRI G AYA PRASAD KORI: 
WUI the Minister of HUMAN RESOURCE 
D EV ELO P M EN T be pleased to state:

i (a) ttie number of Apprentice shipTrainirtg
Board functioning in the country for imparting 
AfS^renticeship Trainir>g to the engineering 
graduates Diploma holders and the location s 
thereof;

(b) the total number of candidates 
applied for tiachnical training fuifng 1991-

92 in Apprer^iceship T  raining Board. (Nortfiem 
region) Kanpunand

(c) the number of candidates who 
have notgot the opportuity of training 
alongwith the reasons therefor?

TH E  D EP U TY MINISTER (D EP A R T
M ENT O F EDUCATION AND D EP AR T
M ENT CULTURE) IN TH E  MINSTRY OF 
HUMAN R E S O U R C E  D E V E L O P M E N T 
(KUMARI SELHJA): (a) There are tour 
Boards of Apparenticeship/practical 
Training located at Kanpur, Calcutta. 
Bombay and Madras, which are regulat
ing and controlling apprenticeship train
ing of graduates/D^ploma holders.

(b) and (c) 9522 candidates applied 
for training during 1991-92 in the Board 
of Apparenticeship Training. Kanpur and 
all the candidates were sponsored dur
ing the year.

[Eng^h\

Express Train From Madras To  
Tlruvannamalal

5025. SHRI M.KRISHNASWAMY: Will 
the Minister of RAILWAYS be pleased to 
state;

(a) whether most of the District Head
quarters are linl<ed to the respective 
State Capital by Express trains; and

(b) if so, the steps being taken to 
introduce an Express train between 
Madras City and Tiruvannamalai in South
ern Railway to extend this facility to 
Tiruvannamalai?

TH E MINISTER OF RAILWAYS ( SHRI 
C.K. JA FFER  SHARIEF): (a) Railways, 
do not plan express services to connect 
district headquarters with State Capitals as
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such. However,alargenumber of districts do get 
connected with the State Capital by fast servics.

(b) Introduction of an express train 
between Madras and Tiruvannamalai 
via Villupuram is not justified because 
the rail route is longer, slower, and cost
lier as compared to the direct bus serv-" 
ices.

Milkand Milk ProductsOrder

5026. SHRIMADAN LAL KHURANA: 
SHRISANAT KUI^AR MANDAL:

Will the fyiinister of AG R ICULTUR E be 
pleased to state:

(a) whether there is any proposal to 
withdraw the Milk and Milk Products Or
der in Delhi;

(b) if so. the reasons therefor; and

(c) the effect it will have on the avail
ability of milk during summer months?

TH E  M INISTER O F  S T A TE  IN TH E  
M IN IS TR Y  O F  N O N -C O N V E N TIO N A L  
EN ER G Y S O U R C E S AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F AGRICUL
TU R E  (SHRI S. KRISHNA KUMAR): (a) to
(c). Under the provisions of the Milk and 
Milk product Order. 1992 the Controller 
had issued the Delhi (Milk and Milk Prod
uct) Control Order, 1993 on 1.1.1993 
prohibiting the use of mrik for manufac
ture of whole milk powder, skim milk 
powder, dairy whitener, infant milk food 
and condensed milk ( Sweetened and 
unsweetened) and export of milk from Delhi. 
The Order has ceased to operate on 1.2.1993. 
The question of its withdrawal therefore, does 
notarise. ' /

[Translation]

Shivlinga Found In Excavation In Bihar

5027. SHRI KAMLAMISHRAMADHUKAR: 
Will the Minister of HUMAN R ESO U R C E 
DEVELOPM ENT bepleasedtostate:

(a) whether a 'Shivlinga” has been 
found while digging a cannal near 
Keseria in Eastern Champaran of Bihar;

(b) whether AS I has conducted any 
study about the periodistation of the 
above shivlinga;

(c) if so, the outcome thereof; and

(d) the steps proposed tot>e taken for 
installing this shivlinga?

TH E  D EP U TY M INISTER .  ̂ . (D E 
PARTM ENT O F ED U C A TIO N  AND D E
PARTM ENT O F C U LTU R E ) IN TH E  MIN
ISTRY O F HUMAN R ESO UR C E D EVEL
OPM ENT ( KUMARI S E U A ); (a) Yes. Sir.

(b) to (d) This Shivlinga is assignable 
to 10th-11th century A.D. It has already 
been installed in a modern temple at 
Keseria built by the local people.

[English]

Seminar of Computer AppHcation

5028. SH R I O H A R M A N N A  
MONDAYYA SADUL: Will the Miniter of 
HUM AN R E S O U R C E  D E V E L O P M E N T 
be pleased to state:

(a) wtiethera National SeminaronCompuler 
application has been organised by the 
Educational Technology and Management 
Academy on 18and 19March. 1993.inDelhi; 
and



T H E  D E P U T Y  f^ lN IS TE R  
(DEPARM TM ENT o f  EDUCATION AND 
D EP A R TM EN T O F  C U L TU R E  IN TH E  
M IN IS TE R  O F  H U M A N  R E S O U R C E  
D EV ELO P M EN T) (KUMAR S E U A ): (a) 
and (b). Department of Education, Minis
try of Human Resource Development, 
have no information on the subject.
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(b) if so, the outcome thereof?
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r^rrow guage railway line from Kotsila to Purulia 
into broad guage has t>een completed;

(b) if so, when the line will be inaugurated;

(c)whetherthereisanyproposaltointroduce 
pasenger train between Purulia and Ranchi 
through this line; and

(d) if so, the details thereof ?

Tran^ation]

Avantika Express

5029. SHRI RAM PRASAD SINGH: 
SHRIPHOOLCHAND VERMA;

Will the Minsiter of RAILW AYS be 
leased to state:

P'
(a) whether some reprsentations 

have been received to change the time 
schedule of the Avantika Express run
ning between Indore and Bombay; and

(b) if so. the steps taken by the Gov
ernment in this regard?

TH E MINISTER OF RAILWAY (SHRI 
C.K. JAFFER SHARIEF): (a) Yes. Sir.

(b) The schedule of 2962 Indore- 
Bandra Avantika Express is being re
vised to leave Indore at 20.50 hrs, and 
reach Bandra at 11.15 hrs. in the next 
Time Table in July *93.

[Ert^ish\

Conversion of Purulia-Kotsila 
RailwayUne

5030SHRI BIR SINGH MAHATO: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the conversion work of

TH E MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes. Sir.

(b) Date not yet fixed.

(c) Yes. Sir,

(d) There is a proposal for extension 
of 463/464 Kharagpur-Adra passenger 
to Hatia via Purulia-Kotshila-Ranchi.

Participation of IrKlian Industry In Global 
Environment Facility

5031. SHRI B U O Y  K R IS H N A  
HANDIQUE: Will the Minsiter of ENVI
RONM ENT AND FO R ESTS be pleased 
to state:

(a) whether in the context of the Convontk>n 
on Climate Change and Biodiversity signed at 
the Earth Summit at Rio. the Confederation of 
Indian Irxlustry (CII) haskJentifiedpossibleareas 
where Indian Industry coukJ paitictpate in Gk)t»l 
Environment Facility (GEF);

(b) if so, the details thereof and the 
prk>rities identified; and

(c) the steps contemplated by the 
Government to monitor the progress of these 
irxJustriesfundedbyGkibalEnvirDnmentFaciiily 
or by any other F utkJ?



TH E  MINISTER O F S TA TE  O F  TH E  
M IN IS TR Y  O F  E N V IR O N M E N T  A N D  
FO R ES TS (SHRIKAM ALNATH): (a)and(b).
The Confederation of Indian Industry in 
collaboration with the World Wide Fund for 
Nature-lndia and the Tata Energy Research 
Institute, New Delhi, have commef>ced a Pilot 
programme on Technology Transfer for the 
nrtitigation of emission of green house gases and 
Ozone-depleting substances. In this connec
tion, a survey of candidate technologies in the 
Indian Industry was also corKiucted to identify 
suitable projects which fill under the broad 
objectives of the Global Environment Facility.
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Gwalior-Bhind-Etawah railway line in order to 
link it with Malanpur industrial area;

(b) if so, the estimated additional expendi
ture to be incurred en this proposed diversion; 
and

(c) the action Govemment propose to take 
on tfie said proposal?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER  SHARIEF): (a) Yes. Sir.

(b) Rs.55 lakhs.

(c) None of these projects r^ave been 
officially forwarded to this Ministry for 
funding through the Global Environment 
Facility. At this stage, therefore, monitor
ing the progress of these projects by the 
Govemment does not arise.

[Translation]

Diversion of GuruHEIawah Railway Line

5032. SHRI RAMESHWAR PATIDAR: 
Will the Minister of R A IL W A Y S  be 
pleased to state;

(a) whether any proposal has been received 
regarding reconsideration of alignment of 
Gwalior-Bhind section of Guna-Shivpur-

(c) The proposal hs been approved.

Production of Sugar in Madhya 
Pradesh

5033. SH R I M A H E N D R A  KUM AR 
SIN G H  TH A K U R : Will the Minister of 
FOOD be pleased to state the total quan
tity of sugar produced by the sugar mills 
under private and cooperative sectors 
in Madhya Pradesh during the last three 
years?

TH E  MINISTER O F S TA TE  O F  TH E  
MINISTRY O F FOOD (SHRI KALP NATH 
RAI); The sector-wise production of sugar 
by the sugar mills of Madhya Pradesh, for the 
last three sugar years is given as under;

(Fig. in tonnes)

Sugar
Year
(Oct-Sept)

S E C T O R
Pnfvak? Public Cooperative Total

1989-90 33643 10624 27126 71593

1990-91 . 37863 16476 : 48085 103414

1991-92 22727 54857 127775
(Provisional)



Science Equipments to Orissa

5034. SHRIARJUN CHARAN SETHI: Will 
the Minister of HUM AN R E S O U R C E S  
DEVELOPM ENT be pleased to state:
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[EngHshl >

(a) whether science equipments and other 
aids for -f-2 Vocational Colleges of Orissa had 
rK>tt)een released during 1990-91 and 1991-92;

O F  EDUCATION AND D EPARTM ENT OF 
C ULTUR E) IN TH E  MINISTRY O F HUMAN 
RESOURCE DEVELOPM ENT) (KUMARI 
S E U A ); (a) to (d). Under the Centrally 
Sponsored Scheme of Vocationalisation of 
Secondary Education, financial asistance is 
provided by the Central Govenrments to State 
Governments/Union Territories for starting 
vocational courses at plus two stage in the 
schools.
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(b) if so. the specific reasons therefor;

(c) whether +2 Vocational Colleges 
opened in the previous years in the State 
especially in 1989 and i990 are not 
functioning properly due to constraint of 
funds and;

(d) if so, the steps the Government 
propose to tal(e in this regard?

THE DEPUTY MINISTER (DEPARTMENT

On the basis of the proposals re
ceived form the State Government of 
Orissa. 724 vocational sections in 181 
schools were approved uptili the year 
1991-92.

The following grants were releaed to 
the Government of Orissa for this pro
gramme which includes amounts to
wards purchase of equipment, construc
tion of worksheds. teachers’ salaries 
and other items of expenditures;

(Rs. in lakhs)

Year Grants
released

No. ofvocatiorial 
sections approved

No. of schools

1987-88 156.19 124 31

19 88^ 600.00 eoo 150

1989-90 83.72 — —

1990-91 510.40 — —

The State Government have formed expert 
committees forfinalisation of equipment relating 
to the 14 approved courses. According to the 
latest information available, the Committees 
have since submitted its report to the State 
Government.

During 1991-92. a proposal for an amount of 
Rs.3.00 crores was received from the State 
Government of Orissa but no funds could be 
released as the overall progress in utilisation of 
funds sarxrtioned and physical achievenwnts 
made by tlie State Government of Orrisa were 
not satisfactory. The Central Government has
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been urging the State Government to make 
special efforts for proper implementation of the 
fxogramme.

URDU Schools in Delhi

5035.SHRITARACHANDKHANDELWAL 
Will the Minister of HUMAN R ESO UR CE 
D EVELOPM ENT be pleased to state:

(a) whether attention of the Government has 
been drawn to the newsitem captioned “Urdu 
schools turn monuments of neglecf apearing in 
the ‘Indian Express' dated March 10,1993;

recommended filling up all vacancies In schools 
with special emphasis on Urdu medium sctiools. 
Delhi Admn. has taken various othe rmeasures 
which include

i) relating of grants for face-lifting the
environment;

ii) conducting of in-service training 
programmes for teachers; and

iii) carrying out surprise and annual 
inspection of schools.

(b) if so, the facts thereof; Plateau Region Development Project

(c) whether the Urdu Schools func
tioning in the city area of Delhi are being 
neglected;

5036. SHRIMANIKRAOHODLYA 
GAVIT:
SHRIB. DEVARAJAN:

(d) whether any Experts Committee 
has been appointed to look into the 
matter;

(e) if so, the details thereof; and

(f) the improvements the Government 
propose to make in these schools?

T H E  D EP U TY  M INISTER (D EP A R T
M E N T O F  ED U C A TIO N  AND D EP AR T
M ENT O F C U LTU R E ) IN TH E  MINISTRY 
O F  H U M A N  R E S O U R C E  D E V E L O P 
M EN T (KUMARI SELJA); (a) and (b). Yes. 
Sir. The result of board Examination 1992 
in respect of Govt, schools including Urdu 
medium schools was not satisfactory.

Will the Minister of A G R ICULTUR E be 
pleased to state:

(a) whether the World Bank spon
sored Plateau Region Development 
Project is under implementation for the 
benefit of tribal community;

(b) if so, the details of the Project 
including the assistance provided by 
the World Bank for this project;

(c) the names of the tirbal dominated 
destiricts of States where the project is 
under operation; and

(d) the achievements made so far?

(c) No. Sir.

(d) to (f). Yes, Sir. Delhi Admn. has 
appointed an Expert Committee to look 
into the causes of poor results in schools 
and suggest measures for im prove
ments. The Committee hes submitted its report 
in January, 1993. The Committee has

TH E  MINISTER O F S T A TE  IN TH E  
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENERGY SO UR CES AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F AGRICUL
TU R E  (SHRI S. KRISHNA KUMAR): (a) 
Yes, Sir. it is under implementation in Bih^r.

(b) The details of the projects are given in the



■Jf,

statement.
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Godda and Sahebganj districts of Bihar.

(c) RarK:hi, Lohardage, Gumla, Palamau, (d) the project became effective from
East Singbhum, West Singbhum, Duml<a, 16.3.1993only.

S TA TE M E f^

Details of Bihar Plateau Development Project*

Effective Date 

Total Cost 

IDA Credit** 

Project Period

*•

16.3.1993 

Rs.3895 Million 

US$117 Million 

1992-93to 1996-97

Project Components and cost

(Rs. in Million)

S.No. Project Component Cost

1. Agriculture 204.671

2. Drinking Water 422.055

3. Minor Irrigation 1302.135

4. Rural Roads 1910.220

5. Project implementation 56.136

3895.217

* As relected in Staff Appraisal Report (SAR)
** International Development Association of the World Bank.

Forest Resources in Godavari Valley

5037. P R O F. U M M A R ED D Y 
VENKATESW ARLU: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
tostate:

(a)whettiertheGovemmenthaveconducted

any survey on deplation of forest resources in 
the Godavari Valley, Andhra Pradesh;

(b)ifso, the details andtheoutcome thereof;

(c) the reasons for depletion of forest 
resources in the said Valley; and
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(d) the steps taken/proposed to be taken by 
the Government in this regard?

TH E  MINISTER O F S TA TE  O F  TH E  
M IN IS TR Y  O F  E N V IR O N M E N T  A N D  
FO R E S TS  (SHRI KAMAL NATH): (a) For
est Survey of India constantly monitors

Forest cover of the country arKj publishes ‘Stae 
of forest report after two years.

(b) As per State of Forest Report 1991. 
Forest cover in East Godavari, West Godavari 
and Khammam districts comprisirtg. Godavari 
valley is given as under:

Written Answers 5S4

S.No. District Dene
Fomet
cover

(Sq.km)

Open
Forest
cover

(Sq.km)

Mangrove
Forest
cover

(Sqkm )

Total
Forest
cover

(Sq.km)

1. East Godavari 2719 645 237 3601

Z
>

West Godavari ®17 226 - 843

a  . Khammam 5136 2146 - 72BZ

(c) State Government have not reported 
about depletion of forest resources in Godavari 
Valley.

(d) Government have taken folk>Mnng steps 
to protect Forest resources in the country:

i) The Forest (Conservation) Act, 
1980was enacted tocheck the dn«rsion 
of forest land for non forestry purposes;

*

ii) The State Governments have 
been asked to consider a ban on green 
felling of trees on hilly and mountairKMJS 
regions above 1000meters:

iii) Guidelines have also been issued 
to the States to involve village commu
nities in protection of forests on usufruct 
bssis;

[Transiatiori\

Unking of Education with Industry ■

5G3a KUMARIVIMLAVERMA:
SHRI A SH T BHUJA PRASAD 

SHUKLA:

Will the Minister of H U M A N  R E 
S O U R C E  D E V E L O P M E N T be pleased 
to state:

(a) whether the Government propose 
to link education with industry and agricuitu re 
with a view to make the educatk>n job-oriented;

(b) if so. the details thereof; and

(c) if not, the other alternative steps 
taken to make education job-oriented?

. TH E  D EP U TY  M INISTER (D EP A R T
M ENT OF EDUCATION AND DEPARTMENT 
OF CULTURE) INTHE MINISTRY OF HUf r̂tAN
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R ES O U R C E  D EV ELO P M EN T (KUMARI 
S E U A ): (a) -to (c). The National Policy on 
Education (NPE). 1986 and Programme of 
Action (POA), 1992lay considerable stress on 
linkages of eduction witli industry andagricul- 
ture as part of vocationalisation of education. 
Elucidating these linkages the POA states that 
the Indian Council of Agricultural Research 
(ICAR) in collaboration with the Department of 
Vocational Educaton of the fMCERT has already 
developed some need-basd and employment- 
oriented courses. The POA also provides that 
the Agricultual Universities, their regional 
research staions and sub-stations and other 
infra-strucutre amy also paticipate in the 
preparation of the curriculam and serve as 
faculty in the neart)y vocational training pro
grammes. It also enjoins that Directors of Voca
tional Education in the States/UTsshoukJ contact 
District Industries Centres for loan facilities 
under Self Employment for Educated 
Unempk>yedYouth(SEEUY).They should also 
have linkages with the Project Direcfor of 
District Rural Development Agency (DRDA) for 
assistance underthe Training for Rural Youth in 
Self Emptoyment (TR YSEI^) programme under 
which k>an facilities are arranged through banks 
for persons from families t>elow poverty line, to 
enable them to set themselves up in self- 
emptoyment.

Hindi Medium in Universities

5039. SH R I R A JE N D R A  KUM AR 
SHARMA; Will the Minsiter of HUMAN 
R E S O U R C E  D E V E L O P M E N T  be 
pleased to state;

(a) whether the Government have 
decided to increase the amount of grants 
to the Universities in the non-Hindi speak
ing States with a view of encourage the 
use of Hindi as a medium of instruction; and

CU LTU R E) IN TH E  MINISTRY O F HUI^AN 
R ESO UR CE D EV ELO P M EN T (KUMARI 
SELJA): (a)arKl(b). Accordingtottieinformaticin 
fumished by UGC, the Commission has 
approved ah allocation of Rs.20.50 lakhs for a 
period of 5 ye^rs for introduction of diploma 
courses in functional Hindi (translation); and 
Rs.54.80 lakhs for a period of 5 years for 
introduction of 2 year post-graduate diptoma 
course in journalism in certain universities in 
rK)n-HirKispeaking States. UGChasmproposal 
to enhance the above allocations further..
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[English]

Konkan Railway

5040. SHRI K.MURALEEDH ARAN;
SHRI HARISH NARAYAN 

PRABHUZANTYE;
I

Will the Minister of RAILW AYS be 
pleased to state:

(a) the cost of construction of Konkan
Railway project with Statewise brak up of
estimated cost and length alongwith the
time schedule for execution of different
sections of the project;

ft  ̂ <

(b )Th e  progress of the project in re
gard to laying of tracks  ̂ tunnels, bridges, 
construction of stations and other build
ings in all the three States so far and 
planning/phasing proposed for the next 
three years;

(c) whether the project authonties are 
facing major problems in regard to ex
ecution in various corx;erned States and if so, 
the details thereof partk:uiarly for track in Goa; 
and

(b) if so. the details thereof?

THE DEPUTY MINISTER (DEPARTMENT 
OF EDUCATION AND DEPARTM ENT OF

(d) the details fo progress made in 
exeuction of the-project in Goa both in 
terms of financial and physical aspects 
by standard norms?
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TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a)to(d). Astatement 
is attached.

State-wise break up is as under:

APRIL 19.1993

(a) (i) Cost

' Length:

Rs-1400 croresat 
1991-92 price level. 
760Kms.
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S.No. State
Estimatedcost

incroresof
njpees

Length 
in kms.

1. Maharashtra

2  Goa

a  ■ Karnataka

723.55

220.93

441.08

382

106

273

(ii) TimeSchedule:

Mangalore-Udupi section (68 kms) in 
karnataka State has been opened to 
passenger trafk; from20.3.93.

Roha-Veer section (47 kms.) in 
Maharashtra is completed and is pro
posed tobeopenedforpassengertraffic

by end of April 1993.

Remaining section Veer-Udupi (645 
kms.) is targetted for completion in 1994- 
95 subject to availability of 
resources.

(b) Progress of project:

S.No. State Laying 
of lines

Turme^ Bridges Sections
andottier
tHjUdings

1. Maharashtra 15% 30% 46% 20%

2 Goa * 10% 25% s%

a Karnataka 24% 20% 50% 25%

The overall weighted progressof the project 
is about 45% at present.

All the works are progressing in full swing 
throughout the line from Veer-Udupi as

programmed and are targettedforcompetion in
1994-95, subject to availability of resources.

(c) No. Sir.'" ■' ‘ ,

(d) (i) The details of physical progress of
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the work in Goa Sector are as under: Holding Limits of Edible Oils

S.No. Description Progress
percentage

1. Possession of land 100%

2 Earthwork 30%

3. Minor bridges 21%

4. Tunnels

5. Major bridges 20%

6. Overall progress 
(weighted) 2 5 %

(M) Financial progress : Rs.64 Crores
(29%)

5041. DR. P.R. GANGWAR: Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state;

■' ■ ,.f

(a) the present limits of edible oil and oil 
seeds for wholesalers and retailers; arxJ

(b) whether Government propose to change 
this limit; and

(c) if so, the details thereof?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS & PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) The present limits of edible oil and oilseeds 
for wholesalers and retailers are as under:

Category of cities Stock limits in quintals in case of

Wholesaler Retailer

Edible oilseeds CategoryA 3000 200
including Ground Category B 2000 150
nut in shell Other areas 1000 100

Edible oils CategoryA 1200 40
including Category B 800 a«
hydrogenated
vegetable oils. Other areas soo - 16

<b)and (c). No, Sir.

[Translation]

Urdu Medium Schools

5042. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government propose to 
open some more Urdu medium schools in the 
country:

(b) if so, the details thereof. State-wise land 
location-wise; and

(c) the time by which these schools are 
likely to be opened?
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TH E  D EPUTY MINISTER (DEPARTMENT 

O F  ED U C A TIO N  AND D EP AR TM EN T O F 
C U L TU R E ) IN TH E  M INISTRY O F HUMAN 
R E S O U R C E  D E V E LO P M E N T (KUMARI 
SELJA); (a) to (c). The Government of India has 
no scheme to open Urdu medium schools in the 
country. School education is primarily the re
sponsibility of State Governments and Union 
Territory Administrations. The States/UTs open 
schools including Urdu medium schools 
accordingto local needs.

Lartd Erosion in Rajashtan

5043. SHRI DAU DAYAL JOSHI. Will 
the Minister of A G R IC U L T U R E  be 
pleased to state:

(a) whether any scheme had been 
formulated by the Union Government to 
checif the irx:reasing land erosion in Raiasthan;

(b) if so. the details thereof;

(c) the names of the places in the State 
where expenditure has been irxnjrred to check 
larKl erosion under the above scheme including 
the year-wise amount spent thereon and the

outcome of the amount so spent;

(d)wtietfierthe Government have withdrawn 
the said scheme; and

(e) if so, tlie reasons therefor and ttie names 
of the places where this scheme has been 
withdrawn?

TH E  M INISTER O F  S T A TE  IN TH E  
M IN IS TR Y  O F  N O N -C O N V E N TIO N A L  
ENER G Y SO U R CES AND TH E  MINISTER 
O F  S T A T E  IN T H E  M IN IS TR Y  O F  
AGRICULTURE (SHRI S. K R IS H f^ KUMAR):
(a) Yes. Sir.

(b) and (c). Two Centrally S(X>nsored 
Schemes viz. Soil Ccrvservalionin the Caffvnerts 
of River Valley Projects (RVP) and Integrated 
Waterstied Management in the catchments of 
Flood Prone Rivers (F P R ) are being 
implemented in the catchments of Chambal, 
MaN. OantiwadarKjSahiM, on watevshedbasis, 
in the State of Rajasthan.

The year-wise expenditure incurred and 
physical achievements in implementation of the 
above sctiemes are as uTKJer.

(ExpencKturB Rs. in lakh and Physical Area in ha.)

R VP  . FPR
Exp. Phy Sg». Phy

TlhPlan 1699.53 234200 1634.21 69950

1990^1 274.48 9170 364B7 11750

1991-92 473.96 19960 635.65 22650

Total 2447.99 263360 2634.93 104350

These schemes will continue in the Eighth Five Year Plan.
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(d) and (e). Does notarise.

OvertHidge in Bangalore

5044. SHRIMATI CHANDRA PRABHA 
URS;WaiheMinisterorRAILWAYSbe pleased 
tostate:

(a) whether constnjction of a railway 
oveibridge near Bangalore palce is in progress;

(b) if so. the progress made so far in this 
work;

(c) the total estimated cost of the proieci and 
the expenditure IrxHjrrred thereon so far. and

(d)thetimeschedulefixBdfortiscompletion?

TH E  MINISTER O F RAILWAYS (SHRI 
C,K. JA FFER  SHARIEF): (a) No. Sir. How
ever. a road underbridge is in progress.

(b) Railway's portion - completed in 1991. 
State Government's portion • 35%.

(c) Anticipated cost; Rs. 1.05 crore. Upto- 
dateexpenditufsirKxinedlsy Railway-FIs. 58.94 
lakhs approximately.

(d) Depends on acquisition of land and 
executk>n of work on approaches by State 
Government

[Translatiohl

Mobile Fair Price Shops in Madhya 
Pradesh

5045. SH R I S U R A JB H A N U  
SOLANKI; Will the Minister of CIVIL SUP
PLIES. CONSUM ER AFFAIRS AND PUB
LIC DISTRIBUTION bepteasedtostate:

(a) whether the Government of Madhya 
Pradesh has sought any assistance for the

CHAITRA29,1915(SAKA) Written Answers 594

expansion of Mobile Fair Price Shops in the 
State;

(b) if so, the details ttiereof; and

(c) the action taken or proposed to be taken 
t>y the Union Government in this regard?

TH E  MINISTER O F S T A TE  IN TH E  
MINISTRYOFCIVILSUPPUES. CONSUMER 
AFFAI RS AND PUBLIC DISTRIBUTION AND 
M IN ISTER O FSTATEIN TH E MINISTRY OF 
COMMERCE (SHRI KAM ALUDDIN AHMEQ);
(a)to(c).Aproposal from Government of Madhya 
Pradesh has been received seeking as ĵstarx^e 
for purchase of 30 mobile vans to be used as 
mobile fair price shops in the State. The total 
assistance sought by the State Government 
was for Rs.135 lakhs. Their proposal will t>e 
considered in the current financial year viz.
1993-94.

Modernisation of Colleges of South 
Campus

5046. SHRI ANAND RATNA MAURYA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENTbepleasedtostate:

(a) whether the Government propose 
to declare South Campus of the Delhi 
University as a separate University;

(b) if so. the reasons therefor; and

(c) the details of the concrete steps 
taken by the Govenrment of the devel
opment and modernisation of the col
leges of South Campus during the 1st 
three years or proposed to be taken to 
upgrade the standard of their education 
in near future?

THE DEPUTY MINISTER (DEPARTMBMT 
OF EDUCATION AND DEPARTM ENT OF 
CULTURE) IN TH E  MINISTRY O F HUMAN 
RESOURCE D EVELOPM ENT (KUMARI 
SELJA);(a)No,Sir.
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(b) Does not arise. the Minister of A G R ICULTR E be pleased to

APRIL 19.1993 Written Answers 596

(c) According to the information furnished 
by the Univeristy Grants Commission, grants 
formaintenance and development of thecolleges 
affiliated to the University of Delhi are allocated 
as per norms laid down by the Commission. 
These norms are similar for colleges of North 
Campus as well as South Campus of the 
Univeristy. Hence, colleges of South Campus of 
the Univeristy. Hence, collegesof South Campus 
are treated at par with other colleges of the 
Univeristy for the purpose of allocation of grants.

[English]

Research Centres by ICAR

5047. SHRI RAM SINGH KASHWAN: Will

(a) whether the Indian Coucil of Agri
cultural Research proposes to establish 
new research centres in some States; 
and

(b) if so, the details thereof?

TH E  M INISTER O F  S TA TE IN  T H E  
M IN IS TR Y O F  N O N -C O N V E N TIO N A L  
E N ER G Y S O U R C E S AND TH E  MINIS
TE R  O F S TA TE  IN TH E  MINISTRY O F 
A G R I C U L T U R E  (SHRI S. K R IS H N A  
KUMAR): (a) Yes. Sir.

(b) Details are given in the statement.
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[ J fctnslation]

APRIL 19. 1993 Written Answers
Will the Minister of FO O D  be pleased to
state:

Bridge in Maksi

5048. SHRI PHOOL CHAN D VER M A: 
Wilt the Minister of RAILW AYS be pleased 
to state:

(a) whether the Government propose 
to construct an overbridge at railway cross
ing at National Highway No. 3 in Mal&i.  ̂
district Shajapur (Madhya Pradesh);

(b) if so. the action taken so far in this 
regard; and

(c) if not, the reasonjs therefor
•

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFE R  SHARIEF) (a) Yes Siir. 
Construction of a road overbridge in lieu of 
level crossing No. 51A at Maksi is an 
approved work of 1987-B8.

(b) and (c). Approval to the General 
Arrangement Plan is availed from the State 
Government since October. 1991.

Paddy Purechase Centra

5049. SHRI SWAMI SURESHANAND:

(a) the numt>er of paddy purchase 
centres of the Food Corporation of India. 
State-wise;

(b) whether the Government propose 
to set up more such centres in various 
States especially in Uttar Pradesh; and

(c) If so. the details thereof. State- 
wise?

TH E  MINISTER O F  S T A TE  O F  TH E  
M INISTRY O F  FO O D  (SHRI KALP N A TH  
RAI): (a) The Food Corporation of IfKlia has 
operated 966 purchase centres for pro
curement of paddy under price support 
scheme in various States during the current
1992-93 kharif marketing season. A state
ment showing State-wise number of pur- 
ctiase centres is attached.

(b) and (c). No. Sir. The procuren>ent of 
paddy is almost over in the current kharif 
marketing seasons 1992-93. The number 
of procurement centres to be operated for 
the 1993-94 kharif marketing seasons woukl 
be considered at the appropriate time in 
cortsultation with State Government.
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5050. SHRI RAM PAL SINGH: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether trains running between 
Gorakhpur and Gonda loop line under the 
North-Eastern Railway are always running 
late;

(b) if so, the reasons therefore; and

(c) the remedial steps taken by the 
Governnnent in this regard?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER  SHARIEF): (a) and (b). Punc
tuality of trains on Gorakhpur-Gonda loop 
line has been averaging 05% mainly on 
account of miscreant activities including 
alarm chain pulling on the section and equip
ment failures.

(c) Every effort is being made to elimi
nate detentions which are within the control 
of the Railways.

(English]

Introduction of High Horse Power 
Locomotive

5051. SHRI S A R A T C H A N D R A  
PATTANAYAK: Will the Minister of RAIL
W AYS be pleased to state:

(a) whether the Government propose 
to introduce high horse power locomotive on 
trunk routes of the country:

(b) if so, the whether any techno-eco
nomic study was conducted in this regard; 
and

(c) if so, the details thereof?

621 Written Answers CHAITRA 29,
Late Running of Trains

TH E MINISTER OF RAILWAYS (SHRI

1915 (SAKA) Written Answers 622
C.K. JAFFER SHARIEF); (a) and (b). Yes. 
Sir.

(c) Detailed studies have been con
ducted by Railways and Planning Commis
sion and the need for high horse power 
locomotive has been established. 18 high 
horse power thyristor locomotives are work
ing on Waltair-Kirandul section of Indian 
Railways. A case is under consideration for 
introduction of high horse power locomo
tives with 3-phase technology. Modem fuel 
efficient higher horse power diesel locomo
tives have also been evaluated for move
ment of heavy freight trains at higher oper
ating spaeed and case for introduction of 
these is under review.

( Translation ]

Moral Education Programme

5052. SHRI GOVINDA CHANDRA 
MUNDA; Will the Minister of HUMAN RE
SOURCE DEVELOPM ENT be pleased to 
state:

(a) whether any proposal regarding in
troduction of moral education programme in 
alt the schools and the colleges is under 
consideration of the Union Government;

(b) if so. the details thereof; and

(c) the time by which it is likely to be 
introduced?

THE D EPUTY MINISTER IN TH E MIN
IS TR Y  O F HUM AN R E S O U R C E  
DEVELOPM ENT(DEPARTM ENTOF EDU
CATION AND DEPARTM ENT OF CUL
TURE. (KUMARI SELJA): (a) to (c). Moral 
education is a holistic concept giving stress 
on certain fundamental values to t>e incul
cated. Compulsory moral education pre
supposes that consciousness of these es
sential Values should permeate the whole 
curriculum and programme of activities in
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the school. The cultivation of social and 
moral values has been dealt with as a major 
concern in the National Policy of Education, 
1986 and the national Curriculum for El
ementary and Secondary Education. A 
Framework brought out by the NCERT. An 
attempt has been made to integrate the 
various elements of value education in the 
guidelines and syllabi prepared by the 
N C E R T for all stages of school education.

At tf>e University level, the University 
Grants Commission has issued guidelines 
for restructuring of courses at the first de
grees level which inter-alia, provide for foun
dation courses. The foundation courses 
amongst others provide for the study of 
growth of moral education.

19,1993 Written Answers 624
C.K. JAFPER SHARIEF): (a) and (b). Infor
mation is being collected and will be laid on 
the Table of the Sabha.

[English]

Central Scheme on Mushroom Cultiva
tion

5054. DR. KRUPASINDHU BHOI: 
SHRI O SCAR FERNANDES:

Will the Minister of AG R ICULTUR E be 
pleased to state:

(a)-the names of the States where the 
Central Scheme on Mushroom Cultivation is 
likely to be implemented during the Eighth 
Five year Plan;

5053.

Railway Contracts

SHRI CHHEDI PASWAN: 
SHRI MAHESH KANODIA:

(b) the details of Central assistance ear
marked for such States under the said 
scheme. State-wise; and

Will the minister or Railways be pleased 
to state:

(a) the number of new contracts of 
railway catering and book stalls awarded 
during 1992-93 in each zone; and

(b) the number of contracts out of them 
given to Scheduled Caste/Scheduled Tribe 
candidates and unemployed graduates?

TH E  MINISTER O F RAILWAYS (SHRI

(c) the number of Spawn Production 
Laboratories and Pasteurised Compost Units 
likely to be set up during the Eighth Five 
Year Plan. State-wise?

TH E  MINISTER O F S TA TE  IN TH E  
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENER G Y AND SO U R CES AND TH E  MIN
ISTER OP S TA TE  IN TH E  MINISTRY O F 
A G R IC U L TU R E  (SHRI S. KRISHANA 
KUMAR);
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Price of Essential Commodities

5055. SH RI G E O R G E
FERNANDES:

SHRI M A N O R A N JA N  
BHAKTA:

Will the Minister of CIVIL SUPPLIES, 
CONSUM ER AFFAIRS AND PUBLIC DIS
TRIBUTION be pleased to stale:

(a) whether the Government have di
rected the shopkeepers to reduce the prices 
of consumer goods consequent upon re
duction in taxes/duties announced in Union 
Budget for 1993-94;

(b) if so, the details thereof; and

(c) the details of the reduction, if any, in 
the prices of these goods since the issue of 
this direction?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTERY O F CIVIL SUPPLIES, CON-

SUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER O F S TA TE  IN 
THE MINISTRY OF COM M ERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b). The 
Government has impressed upon the shop
keepers to reduce the prices of their con
sumer goods consequent upon the reduc
tion in excise duties as announced in the 
Union Budget for 1993-94. However, statu
tory regulatory measures under various Acts 
including Essential Commodities Act, etc. 
are being taken against those who are in
dulging in unfair trade practices.

(c) Consequent upon the reduction in 
excise duties of various raw material input 
items as announced in the Union Budget for 
1993-94, some manufacturers have notified 
through various media that they are reduc
ing the prices of their products by passing on 
the benefit of reduction in duties to the 
consumers. A Statement showing the prices 
cuts by industry in response to the reduction 
in taxes/duties as announced in the Union 
Budget for 1993-94 id given below

1915 (SAKA) Written Answers 630
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5056. SHRI MANORANJAN BHAKTA: 
Will the Minister of human RESOURCE 
DEVELOPM ENT be pleased to state:

(a) whether the World bank is preparing 
any policy Paper on education;

(b) if so, whether the entire range from 
primary education to technical and voca
tional education is likely to be covered by the 
said Policy Paper; and

(c) if so. the details thereof?

TH E  D EP U TY  MINISTER IN TH E  MIN- 
: ISTRY OF HUMAN R ESOURCE DEVEL- 
; OPM EN T (D EP AR TM EN T O F EDUCA- 
; T IO N  A N D  D E P A R T M E N T
; CULTURE(KUM ARI S E U A ) (a) Govem- 

ment of India is not aware of World Bank 
r preparing any policy paper on education 
*

(b) and (c).Do not arise.
\

[Translation]
I

Agricultural Equipments to 
Farmers

5057. DR. RAMESH CHAND TOMAR; 
^ i l l  the Minister of A G R ICULTUR E be

leased to state:

(a) whether the Government have for- 
. nulated any scheme of provide agricultural 
equipments to the farmers at reasonable 

>^rices; and

661 Written Answers CHAITRA 29,
Policy Paper in Education

(b) if so, the details thereof?

I TH E  MINISTER O F S TA TE  IN TH E
"M i n i s t r y  o f  n o n -c o n v e n t i o n a l
ENER G Y SO UR CES AND MINISTER OF  
s t a t e  in  t h e  MINISTRY OF AGRICUL
TU R E  (SHRI S. KRISHNA KUMAR): (a) 
^es. Sir.
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(b) Government of India have imple

mented schemes during 1992-93which pro
vided subsidy to the identified farmers for 
improved agricultural implements and ma
chines. The details of the schemes are as 
under;

(i) A General Sector Scheme on Pro
motion of Agricultural 
Mechanisation has been imple
mented, under which subsidy was 
given @ 30% subject to mainum of 
Rs. 30, 000/- to farmers having 
perennially irrigatd land holding 
t>etween 6 to 8 acres or equvrlent 
for tractors below 18 P TO  HP.

(ii) In addition. Crop Production 
Programes on Oilseeds, Pulses, 
Wheat. Rice, Maize & Millets and 
Cotton had a component of speci
fied agricultural equipment where 
subsidy was provided to the 
identifed farmers.

Rules Regarding Cencellation of 
Tickets

5058. SHRI SHIV SHARAN VERMA; 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whetherthe Govemment have made 
many changes in the rules regarding cancel
lation of railway tickets and refund of the 
amount of fare; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF) (a) and (b). With 
effect from 1.2.93, the following changes 
have been made in the Railway Passengers 
(Cancellation of tickerts and refund of fares) 
rules, 1990:

1. Refund on Reserved. RAC and Wail ■ 
listed tickets will be admissible at the station
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upto the following time limits
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(a) 3 hrs. after actual departure of the 
train - on tickets for a destination station upto 
200 kms..

ticket issuing station will be granted if it is 
surrendered t>efore the scheduled depar
ture of the train from the statkxi from where 
the ticket is vaiied

(b) 6 hrs, after acutal departure of the 
trains- on tk:kets for a destination of more 
than 200 kms. but upto 500 kms., and

(c) 12 hrs. after actual departure of the 
train on tickets for a destinstk>n statkxi of 
nfK>re than 500 kms.

2. fopr nigftt trains leaving between
21.00 hours and 06.00 hours, refurui on 
rserved/RAC/ Wait -listed tk:kets will be 
admissible at the statkm within ttie time limit 
sepcified in pare 1 above or within first two 
hours after the opening of reservatkxi office, 
whichever is later.

3. (a) The existing flat cancellation 
charges on reserved tickets will continue to 
be lavied ontickets surrendered for 
cancelation more than one day in advanceof 
the scheduted deprture of the train (exclud
ing the day of journey);

(b) 25% cancellation charges will l>e 
levied on reserved tx:kets surrerKjerd fo 
carK:ellation within one day in advance (ex
cluding the day of journey) and upto for 
hours before the scheduled departure of the 
train; and

(c) 50% carx^edllation charges will be 
levied on reseved ticketrs surrenderd for 
caceHation with lour hours before the sched
uled departure of ttie train arKl upto the time 
limits for tk:kets of vark>us distances mer«- 
ttonad in pare 1 above.

4. In the case of tickets issued for travel 
from some other statkwi (Hke return jouriney 
or owmvard journey tkdtels) refund at tfie

5. the charfes for issue of dupltoarte 
ticket in lieu of the lost/mispalrK:ed /lorurt/ 
mutiatd reservced tk:kets will be as under:

(a) 25% of the total fare in the case of 
tk:kets for journeys upto 500 kms.

(b) 10% of the total fare in the case of 
tKkets for journeys more than 500 
kms., subjectr to the minimum re
covery of 25% of the total charges 
for reserved tk:kets of 500 kms. . 
and

(c) 25% of the total fare, irrespective of 
distance, for tickets of trains like 
Rajdhani Express, Shatabdt Ex
press. etc.. whk:h have separate 
fare structure on point to point 
basis.

6. Propnement of journey on reserved 
ticket shall be allowed if the ticket is surren
dered during the working hours of reserva- 
tk>n offk:e and upto six hours Ijefore the 
scheduled departure of the tran in which the 
reservation is required.

7. Change of reservatkMi. on a reserved 
tk4(et, from lowe class to higher class or 
from secat to berth in the same train will be 
admissible if the request for such change is 
made-

(a) eiti^er during the worlcktg tuxirs of 
reservation office ar>d up to six hours before 
tfie sclieduled defMifture of the train,or

(b) ddMrig the course of journey in ttie
train.
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[Egnlish^

Railway Projecta fn Kanila

5059 SHRITHAYIL JO H N  ANJALOSE: 
Will the Minister of RAILWAYS t>e pleased 
to state:

(a) whether there is delay in the imple
mentation of certain railway projects in 
Kerala;

(b) if so. the names of such projects;

(c) the dates of commencemet of ttiese 
profects and the time schedule fixed for their 
completion;

(d) the original estimated cost and the 
revised cost of those prefects separately;a 
nd

(e) the reasons for delay and tfie steps 
proposed to be taken to expedite ttie (xxnple- 
tion of these projects?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFER  SHARIEF): (a) Yes. Sir.

(b) to (e). Tftere has l>een some delay 
in the completion of the work of Trichur- 
Gurut>vayyoor now line project on account 
of contractual problems requiring re-tender
ing for part of the work. The project was 
senttoned in 1987-86 at a cost of Rs. 17.46 
crores. The revised cost tof the work is Rs. 
25.40 crs. The work was orginaHy targeted 
for completkxi t>y 29.92. The line has. How
ever, been completed and opened to traffic 
on 31.3.93.

Technical Edeation Centra

5060. SHRIMATIBIBHU KUMARI DEVI: 
Will the Minister of HUMAN RESOURCE 
D EVELOPM ENT be pleased to state;

(a) wtietfier the Government propose
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to establish a Technical Edcuation Centre 
and an Institution for higher education in 
Science in the North-Eastem region;

(b) if so, tfw details thereof;

(c) the probable location of the institu
tion; and

(d) the time by which such institutions 
are likely to t>e established?

TH E  D EP UTY MINISTER IN TH E  MIN
ISTRY O F HUMAN RESO UR CES DEVEL
OPMENT (DEPARTM ENTOF EDCUATION 
AN D  D E P A R T M E N T  O F
CULTURE(KUAMRI S E U A ): (a) No. Sir.

(b) to (d).  ̂Do not arise 

[Translation]

Computerised Reservation facility in 
TransYamuna Area

5061. SHRI B.L.SHARMA PREM: WHI 
the Minister of RAILWAYS be pleased to 
state;

(a) whether the Computerised reserve- 
tk>n facility provided in train Yamuna area of 
Delhi is inadeuate as compared to the popu- 
latkm of this area;

(b) if so. the total number of computer
ised cehtres opend so far in this area; and

(c) the numt>er of additonat reservation 
centres proposed to be opened by the Gov
ernment in tfiat area during 1993-94?

TH E MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER SHARIEF); (a) and (b). No. 
Sir. Two computerised reservatkxi centres 
opened in TransYamuna area of Delhi are 
considered adeuate for the population bf 
ttiat area.
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(c) There is no such proposal

[EngHsh]

'‘Manas Sanctuary”

5062. DR. C. SILVERA: Will the Minis
ter of ENVIRO NM ENT AND FO R ES TS be 
plesksed to state:

(a) whether the Manas Wild life Sanctu
ary in Assam is cut of bounds for tourists for 
the last several years:

(b) if so the reasons therefore;

(c)_whether the Government propose 
to take some measures to revive this Sanc
tuary;

(d) if so.the details thereof;and

(e) if not, the reasons therefor?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F ENVIRONM ENT AND FO R
E S TS  (SHRI KAMAL NATH); (a) Yes Sir.

(b) The tourists are not being allowed 
because of security reasons.

(c) Yes. Sir.

(d) Deployment of armed personnel in 
coordination with local police and forest staff 
has been taken up to strengthen the protec- 
tk>n measures

(e) Does not arise

Voluntary Taachars in Himachal 
PradMh

5063. PROF. PREM DHUMAL: Will the 
Minister of HUMAN R ES O U R C E D EVEL
O P M EN T be pleased to state:

(a) whether several voluntary teachers
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have been appointed in Himachal Pradesh 
during the last two years are a fixed pay 
which is almost one third of the pay of 
reqular teachers;

(b) if so, the details thereof;

(c) whether due to wide spread resent
ment among these voluntaryteachers, stud
ies have ben adversely affected; and

(d) if so, te steps taken by the Govern
ment to provide adequate pay scales to 
these volyntary teachers?

TH E  D EP U TY  MINISTER IN T H E  MIN
ISTRY O F HUMAN R ES O U R C E D EV EL
O PM EN T D EP AR TM EN T O F  ED C UA TIO N  
A N D  D E P A R T M E N T  O F
CULTURE(KUM ARI S E U A ): (a) to (d). The 
information is being collected and will be laid 
on the Table of the Sabha

Train Accidents between Etawah and 
A gm

; ■
5064. SHRIMATI SAR O J DUBEY: Will 

the Minister of RAILWAYS be pleased to 
state:

(a) the number of train acckJents oc
curred between Etawah and Agra junctions 
during 1991-92;

(b) the main casues of th o ^  accklents 
and the details of the loss of life and property 
sufferd therein; and

(c) thne measures proposed to be taken 
by the Govemment to check such accidents 
in future?

TH E  MINISTER O F RAILW AYS (SHRI 
C .K . JA F F E R  S H A R IE F ): (a ) No
Consequntial train accklents occurred be
tween Etawah and Agra junctk>ns during
1991-92
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(b) and (c). Do not arise.

1 [Egnlish]

Wagons for Gujarat and Nanded

quired wagons to Rajkot in Gujarat and 
Nanded in Maharashtra as a result of which 
thousand quintialsof foodgrains and other 
goods are lying on platforms; and

CHAITRA29, 1915(SAKA) Written Answers 670

5065. SHRI S.N. VEKARIA; Will the 
Minister of Railways be pleased to state;

(a) the total demand of wagons raised 
State-wise and Union tenitory-wise during 
the last three years, year-wise;

(b) the number of wagons provided 
against their requirements separately;

(c) the reasons for not providing ro-

(d) the concrete steps Governments 
propose to take to meet their requirement in 
future accordingly?

THE MINISTER OF RAILWAYS(SHRI 
C.K. JAFFER SHARIEF): (a) and (b). State 
and Union terrirtory-wise statisatic are not 
maintained. However, zonal railway-wise 
demand and supply of wagons for the last 
three years are given t>elow:
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Passenger Amentities at Stations in information is being collected and will be laid

Orissa on the table of the Sabha

5066. SHRIAN ADICHARAN OAS: WiH 
the Minister of Railways be pleased to state:

(a) the names of the railway stations on
S.E. Railway covering Orissa State, where 
the retiring room facilities have been pro
vided during 1991-92 and 12992-93;

(b) the names of stations where such 
facilties are proposed to t>e provided during 
1993-94;

(c) whether funds have been provided 
for the beautification, water supply, installa
tion of chairs/ benches and development of 
other passenger amenities at the Jajpur- 
Keonjhar Road Station on S.E. Railway;

(d) if so, the details thereof; and

(e) if not. the reasons therefor?

TH E  M INISTER O F  RAILW AYS (SHRI 
C.K. JA FFE R  SHARIEF): (a) to (e). The

[Translation]

Incidents of looting in trains

5067 SH R I R A JE N D R A  K U M A R  
SHARMA: Will the Minister of RAILWAYS 
t)e pleased to state:-

(a); the number of incidents of looting in 
the long distance trains reported in each 
zone during the last six months;

(b) the total value of the goods looted;
and

(c) the steps being taken to avoid such 
incidents?

TH E  MINISTER O F RAILWAYS SHRI 
C.K. JA FFER  SHARIEF): (a) and (b). The 
information during the last six months (Sep- 
temt>er. 1992 to February. 1993) is as un
der:*
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' . ^^(c) The long distance passenger trains 
arre escorted by the Government Railway 
Police, which funtiuons under the control of 
the State Government concerned.

G oods trains carrying valuable 
consgnments are tieing escroted by RPF 
and to con trol the same, the prventibve 
mesrues like joint raide with the GRP. ihtesive 
track patroilling, paicketing at vulnerable 
spots, conducting surprise raids on recievens 
of stolen Railway property on the basis oc 
intelligence collected by Crime Intelligence 
Staff, ambush in vulnerable spots laid to 
frustrate the criminals are being take by the 
RPF.

[Englisti]

Distribution of Foodgrains in Tribal 
Areas of Maharshtra

5068. SHRI RAM NAIK: Will the Minis
ter of CIVIL SUPPLIES. C O N SU M ER  A F
FAIRS AND PUBLIC D ISTRIBUTIO N be 
pleased to state:

(a) the norms followed for distributkm of 
foodgrains through PDS in tribal arreas of 
Maharsthra;

(b) whether per head system is being 
not followed; and
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has reported that the State Government has 
deckJed to distribute foodgrains O  20 kgs. 
per month per fam.ily in the areas covered 
under ttte Intergrated Tribal Devek>pment 
Project (ITDP). irrespective of number of 
memebrs in the family. The State Govem- 
ment has done this keeping in view the 
diffknjities in cak:ulation faced by tribals, a 
majority of them being illiterate.

[Translatioril

“Conswvation of Medtcinal Plants’*

5069 MAJ. G EN  (R E TD .) BHUW AN 
CHANDRA KHANDURI: WiH the Minister of 
E N V IR O N E M N T  A N D  F O R E S T S  be 
pleased to state:

(a) whether attentnn of the Govern
ment has been drawn to the news-item 
captioned ‘ Parvatiya Kshetron Ki 
Vanaspatiyon Ka Sanrakshan Jaruri* 
appenung in the Dainik Jagran dated March
4. 1993.

(b) wfiettier ttie Government have re
ceived any report about the seminar 
organised by the C.B. Pant AgricuNureal 
Univeristy;

(c) if so. ttie matter discussed and the 
recommedatkm made therein;

(c) if so. the reasons therefor?

TH E  M INISTER O F  S T A TE  IN TH E  
M INISTRY O F  CIVIL SUPPLIES. C O N 
S U M E R  A F F A IR S  A N D  P U B L IC  
D tS TG R IB U TIO N  AND M INISTER POF 
S T A TE  IN TH E  MINISTRY O F  COM M ERCE 
(SHRI KAMALUDDIN AHM ED): (a) to (c). 
The operational responsiblity for implement
ing the Public Distribution System (PDS) 
including fixing of norms, scale of entitle
ment of PDS commodites in the State rests 
with the State G overnm ents/UT 
Administerations. Maharashtra Government

(d) ttie steps taken and proposed to be 
taken by the Government to encourage 
plantk>n of medkrinal/aromatk; hert>s in the 
hilly areas; and

(e) whettier tfie Government propose 
to set up any processing plant for the medici- 
nal/aromatk: herbs in the region?

TH E  MINISTER O F  S T A TE  O F TH E  
MINISTRY O F ENVIRO NM ENT AND FO R
E S TS  (SHRI KAMAL NATH): (a) to (c). The 
attention of the Govemment has been drawn 
to the news-item in question published in
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Dainik Jagran. N o report has been received 
about he Seminar oganised by the G.B. 
Pant AgricuKural University.

(d) The steps taken by the Government 
to encourage the plantation of medicinal / 
aromatic hert>s in the hilly areas include the 
following:

(i) Development of protocol for 
multilplication of some endangered 
medcianinal plants throught issue 
cluture.

(ii) Establishment of a network of pro
tected areas in regions where 
medicinal plants are found

(iii) Introduction of a Centrally Spon-
- sored Scheme for raising Minor

Forest Produce Including medici
nal plants; and

(iv) Survey and collection of data on 
thereatened and endagered spe
cies and research studies for their 
rehabilitation.

(e) There is no proposal to set up a 
processing plant in the region.

[EnglisUl

Report of Niepa

5070. SHRISANAT KUMAR MANDAL; 
Will the Minister of HUMAN RESORUCE 
D EVELOPM ENT be pleased to state:

(a) whether the Government have re
ceived the Report submitted by the National 
Institute of Edcuation Planning and Admin
istration (NIEPA) on quality of teaching in 
University and colleges:

(b) if so. the salient features of the main
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recommendations/observations made in the 
Report; and . »

(c) the concrete measrues being taken 
to improve the present situatk>n particularly 
the distacr>e mode and use of the audio- 
viaual media for dissemianting teaching- 
leaming materials to academk: and non- 
academic staff lamers?

TH E DEPUTY MINISTER O F DEPART
M ENT O F EDUCATION AND DEPAR T
M ENT OF C ULTUR E IN TH E  MINSTRY O F 
HUMAN R ES O U R C E  D EV ELO P M E N T 
(K UM A R ISEUA): (a) and (b). According to 
the information furnished by National Insti
tute of Educational Planning and Adminis
tration, (NIEPA). a news-item titled ‘Finan
cial Crists Hits Higher Education' bassed on 
an aritk:le prepared in their individual capac
ity by two faculty members of NIEPA was 
published in The Hindustan Times dated 
18th March. 1993. The article deals with 
ceratain aspects in the training programmes 
for the unviesity and college teachers and 
makes out a case for adopting distance 
eduction mode for staff devekipment.

(c) Indira Gandhi National Open Uni
versity (IGNOU) has established Distacne 
Edcuation Council (DEC)* to improve the 
f unctioi^ of the distacne mode of edcuatkxi. 
The Distane Edcuation council has t>een 
authorised to look after all aspetcs of distane 
mode of education irKrIuding of audio-visual 
media for disseminating teaching learining 
meterials ot the academic and non-aca
demic learners.

Indian Schools of Mirtes, Dtuinbad

5071 SHRI RAMDEW RAM; Will the 
Minister of HUMAN RESPURCE DEVEL-
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O P M EN T be pleased to state:

(a) the details of the various on-going 
projects in Indian School of Mines, Dhanbad 
as on date along with their sacntioned cost 
with break-up, existing, man power strength 
category-wise of commencement and dura
tion; and
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TH E  D EP U TY  MINISTER FOR DE

P A R TM EN T O F  ED C U A TIO N  AND D E
P AR TM EN T O F  C U LTU R E  IN TH E  MINIS
TR Y  O F  HUMAN R ES O U R C E D EVELO P 
M EN T (KUMARI S E U A ): (a) to (c). The 
following financial assitacne was provided 
to Central Institue of Enlish and Foreign 
Languages (CIEFL) Hyderabad, for the Dis
trict Centres for English during the last three

(b) the detauils of new projects likely to 
be sacntioned to the Indian School of Mines, 
Dhanbad?

TH E  D E P U TY  M INISTER IN TH E  MIN
ISTR Y O F HUMAN R ES O U R C E D EV EL
O P M EN T (D EPAR TM EN T O F EDCUATION 
A N D  D E P A R T M E N T  O F  C U L T U R E  
(KUMARI S E U A ); (a) Information is being 
collected and will be laid on the Table of the 
House.

(b) The approval of new Projects de
pends upon the availability of funds and 
viability as decided by the funding Agencies.

[Translation]

Central Grants to District Csters

5072 SHRISURENDRA PAL PATHAK: 
Will the Minister of HUMAN R ESO U R C E 
D EV ELO P M EN T be pleased to state;

years;

Years Rs. (in lakhs)

1990-91 30.44

1991-92 35.00

1992-93 40.00

There is no scheme of District Centres 
for teaching of Sansjrit Languge in this 
Ministry.

[English]

Use off Regional Language in Examina
tions

5073. SHRI MOHAN RAWAE; Will the 
Minister of RAILWAYS t>e pleased to state:

(a) whether the examinations and inter
views conducted by various Railway Re
cruitment boards in the country are held in 
local language besides English and Hindi;

(a) whether any financial assitane has 
been provided by the Union Govern ment to 
the district centres engaged in teaching of 
English and Sanskrit languages;

(b) if so, the detauils thereof; and

(c) if not, the reasons therefor?

(b) if so, the reasons for which the 
trilingual formual is not followed by the Rail
way Recuritment Board, Bom bay 
(Maharashtra):

(c) whether any guidelines have ever 
'been issued in this regard;
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(d) if so, the salient feactures thereof;

and

(e) the tinne by which the Railway Re
cruitment Board, Bombay (Maharashtra) is 
likely to conduct examination and interview 
for recruitment in the local language also?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFER  SHARIEF): (a) No, Sir.

(b) Does not arise
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Raman Scinece Centre

5075. SHRI ARVIND TULSH IR AM  
KUMBLE: Will the Minister of HUMAN RE
SOURCE DEVELOPM ENT be pleased to 
state:

(a) the present status of the Raman 
Science Centre at Nagpur in Maharashtra;

(b) the details of the financial allocation 
made to the Centre; an d

(c) and (d). In accordicne with the ex
tant policy, the candiates are allowed an 
option to use eithr Hindi or English in written 
examiantion and iterviews conducted by 
Railway Recrutment Boards.

(e) Does not arise.

Grants to Kerala for Pro;ejct Film

5074. SHRI V.S. VIYAYRAGHAVAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPM ENT be pleased to state:

(a) whether the U.G.C. has provided 
any financial assitacne to Universities in 
Kerala for proejct films as a medium of social 
edcution and communocation; and

(b) if so, the details thereof?

TH E  D EP UTY MINISTER FOR DE
PARTM ENT O F EDCUATION AND DE
P ARTM ENT OF CULTUR E IN TH E MINIS
TR Y O F HUMAN RESOURCE DEVELOP
M ENT (KUMARI S E U A ) (a) and (b). Ac
cording to the inforamtion furnished by UGC, 
no such proposa has been received by the 
commission from any of the Universities in 
Kerala. However, the Commision has re
ceived proposals from Calicut, Cpchin and 
Kerala Univerisities for setting up of Audio- 
Visual Centres for which a committee is 
likely to visit these Universities.

(c) the time by which it is likely to be 
opened for the public?

TH E D EPUTY MINISTER FOR DE
PARTM ENT OF EDCUATION AND DE
PARTM ENT O F CULTUR E IN TH E  MINIS
TR Y OF HUMAN RESOURCE DEVELOP
MENT (KUMARI S E U A ) (a) to (c). The 
Raman Science Centre at Nagpur in 
Maharashtra, which has come up at a total 
cost of Rs. 250 lakhs has already been 
inaygurated and opened for public in March, 
1992.

“Oraf Note on Air Pollution’*

5076. SHRI HARISH N AR AYAN  
PRABHUZANTYE;

SHRI Y A S H W A N TR A O  
PATIL:

Will the Minister of ENVIRONM ENT 
AND FORESTS be pleased to state:

(a) whether the Government have 
drawn up a Draft Note on air pollutk>n in 
metro potiytan towns dur to transport sector; 
and

(b) if so, the details thereof?

THE MINISTER OF S TA TE  IN TH E 
M INISTRY O F N O N -C O N V E N TIO N A L  
ENERGY SO URCE AND MINISTER O F 
STATE IN TH E  MINISTRY O F ENVIRON-
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M E N T  A N D  F O R E S T S  (SH R I KAM AL 
N ATH): (a) and (b). Yes, Sir. An approach 
to air pollution control in metripolitan towns 
Is being attempted. This would cover use of 
gas in transport sector, declaration of traffic 
zones for pedestrains, promoting decon
gestion etc.

[rrans/aribn]

Incentives to Sports Persons

5077. SHRI G A Y A  PRASAD KORI: Will 
the Minister of HUMAN R ES O U R C E D E
V ELO P M EN T be pelased to state:

(a) whether the Government propose 
to provide incentives to the sprots persons 
in rural areas; and

(b) if so. the details tfiereof?

TH E  M INISTER O F  S TA TE  IN TH E  
M INISTRY O F  HUMAN R ES O U R C E D E
V ELO P M EN T (D EP A R TM E N T O F  Y O U TH  
AFFAIRS AND SP O R TS ) AND MINISTRY 
O F  S T A TE  IN TH E  M INISTRY O F  PARLIA
M EN TA R Y AFFAIRS (M UKUL WASNIK):
(a) arKi (b). With a view to provide incetives 
to sportsmen from rural areas the follwing 
Schemes are in operation

(i) Scouting of Talent for Admiesions 
ot Sports Project Development 
Areas Centres.. Sports Hostels and

, the adopted schools under Na
tional Sport s Talent Contests Ije- 
ings from Taluka level where tx>ys 
and girls coming from rural areas 
have ample opportunity to com
pete.

(ii) Special Area Games, a Scheme 
run by Sports Authority of India 
aims at scouting talent from the

' remote rural and tribal areas dis
playing genetic giftedness for a 
particular sports discipline.
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(iii) Scholarships for promising sports

men from rural areass also are 
given by Sports Authority of India 
under Sports Talent Search Schol
arship Scfieme.

(iv) Under the Scheme of Promotion of 
Sports arKl Games in in Schools 
through Prize Money, Cash Prises 
of Rs.10,000 are awarded to Sec
ondary/Higher Secondary Schools 
which win District Inter ScfK>ol Tour
nament conducted by School 
Games Federation of India.

(v) Rural Sports Toumamests are ftekJ 
from tt>e Block level to National 
level in certain selcted sports disci
pline's.

(vi) UrKJer the Grants to Rural Schools 
for Construction of playfiedls ar>d 
purchase .of non-consumable 
equipment.maximum assitarxie of 
Rs. 1 lakh is available to a school 
lacted in rural area.

(vii) Sportsmen from rural area are 
entitled for incehties under general 
incentive schemes of the Depart
ment e.g.. Special Cash Award to 
Medal Winners in International 
Sports Com petitions, Arjuns 
Award, Dronacharaya Award and 
Rajiv Giaruihi Khel Ratan Award.

[English]

5078.

Sugar Mills

SHRI M. KRISHNASWAMY: 
SHRI BAPU HARI CHAURE; 
SHRI S A N T O S H  KUM AR 

. GANGW AR:
SH R I RAM  S IN G H  

KASHWAN:
SHRI S A TY A  D EO  SINGH:



Will the Minister of FOOD be pleased to 
state:
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recommedations are likely to be cleared; 
and

(a) the number of recommendations for 
issue of letters of intent received by the 
Union Government for setting up of New 
Sugar Mills in various States. State-wise;

(b) the number of letters of Intent is
sued, State-wise;

(d) the names of the places for which 
licences have t>een issued or likely to be 
issued for setting up of sugar mills. State- 
wise?

THE MINISTER O F S TA TE  O F TH E  
MINISTRY O F (SHRI KALP NATH RAI): (a) 
The State-wise number of recommedantions 
received from State Govemments for issue 
of tetters of intent for setting up of new sugar

(c) the time by which the remaining mills, as on 22.03.1993, are as follows:-

SI. No. State No. of recommen 
dations received 
from State Gov 

emment for setting 
up of new sugar 

factories

1. Uttar Pradesh 88

2. Maharashtra

3. Andhra Pradesh 28

4. Punjab 2

5. Orissa 1 -

6.
\

Madhya Pradesh 2

7. Tamil Nadu 3

8. Gufarat 2

9. Haryana 6

10. Bihar 4

11. Karnataka . . 5

J 2 . Arunchal Pradesh ’ t '"

Total 309
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(b) to (d). After issue of the licensing 

policy quidelijes for new and expansion of 
existing sugar factoreis for the sugar year
1991-92 and the 8th five Year Plan (1992-93 
-1996-97) on 8.11.1991. one letter of fintent 
for the establishment of a new sugarfacctory 
of2500TCDat Khaibujurg.Teh. Kasarawad, 
Distt. Khargone in the State of Madhya 
Pradesh has been issued to M/s. N armada 
Sugar Ltd. Pending applications are now 
being processed in accordance with the 
aforesaid guidelines.

Seats for Children of Ex-Servicemen in 
Engineering Colleges

5079. SHRI K.H. MYNIYAPPA:
SH R I C .P .

MUDALAGIRYAPPA;
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categogy dosnot arise ecept for he studtns 
beloning to SC/ST category as provided in 
the Constution.

Conversion of Auranabad Pabhani 
Railway Line

5080. SHRI ANNUSHRAO RAOSAHEB 
TO P E: Will the Minister of RAILWAYS be 
pleased to state;

(a) whether the Gauge Convension 
Proejct from Aurangabad to Parabhani Via 
Jalna has been included in the works 
programme for 1993-94;

(b) if so, the detais of the plan prepaed 
in this regard along with the estimatd cost 
and the funds allocatdf for 1993-94; and

Will the Minister of H UM A N  R E 
S O U R C E  D EV ELO P M EN T be pleased to 
state:

(a) whether the Government have re
ceived repesntations from ex-servicemen 
regading reservation of seats in educational 
institutions particualrly in the Engineering 
Colleges fo rtheir children:

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereto?

TH E  D EP U TY  MINISTER FOR DE
P A R TM EN T O F  ED U C A TIO N  AND DE
P A R TM EN T O F  C U LTU R E  IN TH E  MINIS
TR Y  O F HUMAN R ES O U R C E DEVELOP
M E N T (KUMARI S E L JA ) (a)to (c). In 
accordacne with the gudelines issued by the 
All Indai Council for Tecnical Edcuation 
under Section 10 (0) of the A lC TB  ACt, 1987 
adimission to engincoring colletge ate to t>e 
made onl through metit eitheri thiough an 
intrace test or on the the basis of qyalfying 
marks in the qualifying examination. The 
qetion of eservation of seats for any other

(c) the time schedule fixed its comple
tion?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFER  SHARIEF); (a) Yes. Sir.

(b) Work of Aurangabad-Jalna (64kms); 
has t>een completed. Workon Jalna-Parbhan 
(114.7 Kms) is in progress. The estiamted 
cost of conversion for jalna-Parbhani is Rs. 
66.16 crs. The allocation made for 1993-94 
is Rs. 55 crs.

(c) By March, 1994.

[Translation]

Stoppage at Narkher Station

5081. SH R I T E H S IN G H  R A O  
BHONSLE: Will the Minister of RAILWAYS 
be pleased to state:

(a) whetherany demand has been made. 
for heltin train Nos. 6031. 6032,26t95/2696 
and7481Z7432 Deman at narkher Station of 
the Central Railway; and
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(b) if so, the time by which the said 

demand is lil<ely to be implemented?

TH E  MINISTER O F  RAILWAYS (SHRI 
C.K. HAFFER SHARIEF); (a) and (b). De
mands reeived for providing the stoppage of 
6031/6032 Jammu tawi-Madress, 2615/ 
2616 G .T. Express, 7481/7482 Varansai- 
Tirupati Express and 8238 Chattisgarh Ex
press at narkher have been examined but 
not found commercially justified.

Grants for Universities in Delhi

5082. SHRI NITISH KUMAR;
SHRI NAWAL KISHRE RAI:

Will the Minister of HUM AN R E
SO UR CE DEVELOPM ENT be pleased to 
state:

(a) whether the Govern emnt have 
received requests from intellectural; to raise 
the amount of allocations earmaked for 
universities located in Delhi for the year
1993-94; and
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that the allocation for the year 1993-94for all 
cental Unvesitiues shoukj be raised to ensrue 
that the essential academic activiteirs of 
these Unuvesityes do not get affecred ad
versely.

(b) The Plan artd Non Plan allocations 
of NGE for 1993-94 jave been enhaced.

Supply of Fertilizers to madhya 
Pradesh

5083. SHRI M AHENDRA KUMAR 
SINGH THAKUR

Will the Minister of AGRICULTURE be 
pleased to state:

(a) the quantity of fertilizers allocated 
by the Union Govememnt for the current 
Kharif and Rabi seasons in Madhya Pradesh;

(b) whether the Government propose 
to increase the supply opf fertilizers to the 
State; and

(b) if so, the action proposed to be taken 
thereon?

TH E  D EP UTY MINISTER FOR DE
P ARTM ENT O F EDCUATION AND DE 
P ARTM ENT O F CULTUR E IN TH E  MINIS
TR Y  O F HUMAN RESOURCE DEVELOP
M ENT (KUM ARISELJA): (a) Accordding to 
the infroamtion fumsihed by UGC, no re
quest to this effect has been received by the 
Commiusuion from such quarters. How
ever, during he meeting of vice-ChanceClors 
of cetnral Univerituies, a veiw was express

(c) if so, the details thereof?

THE MINISTER OF S TA TE  IN TH E  
MINISTRY OF NON-CONVENTIONAL EN
ERGY SO UR CES AND M INISTER O F 
STATE IN TH E MINISTRY OF AGRICU- 
LTURE{SHRI S. KRISHAN KUMAR): (a) 
The alk>tment of fertilisers made to Madhya 
Pradesh for Rabi 1992-93 seasons (Octo
ber, 92 to March, 1993) and proposed for 
Kahrif,. 1993 seaspons (1st April, 93 to 
Septem,ber , 1993 are as follows:

Pnjduct Allotment ('OOO tonnes)
Rabi, 1992-93 Karif. 1993

(Proposed)

Urea 464.20 522.50
■i. , ■ ' "2 r

Ammonium Sulphate 11.00 85
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Potassia ad phosphatic Fertilises have 

been decontgroill6d since August, 1992.

(b) and (c). Allocation of fertilisers to 
State Government are mad^ in consiltaytion 
with the State Government and the fertilisers 
industry. The entire assissed requrement of 
Urea and Ammonium Sulphata in respect of 
Madhya Pradesh star>ds fuNy allocated

[Er}glish]

Developntenf of Fisheeriea in Andhra 
Pradesh

5084. SHRI BOLLAI RAMAIAH: Will 
the Minister of A G R IC U LTU R E be pleased 
to state:

(a) the details of the schemes approed 
for development of fisheries in Andhra 
Pradesh during 1992*93;

(b) the assistance released by the Union 
Govememnt to that State therefore and the 
fudns actually utlised; and

(c) the steps taken/proposed to be taken 
for the deveolopment oif fiseries in the State 
during 1993-94?

T H E  M INISTE O F  S T A TE  IN TH E  MIN
IS TR Y  O F  N O N -C O N V E N TIO N A L  E N 
ER G Y SO U C ES AND M IN ISTEROF S TA TE  
IN T H E  M IN IS T R Y  O F  
A G R IC U L T U R E (S H R I S. K R IS H A N  
KUMAR): (a) and (b). Government of IrKfiais 
implementing the following Cetnral Sector/ 
Centrally Sponsored Schemes for deveksp-

ment of fisheries, under whk:h the statesae 
eligible for financial assistance:

(i) Freshwter Aquaculture

(ii) Integrated Brakishwater Fish Farms
Development

(Ki) Motorisation of Triditional Craft

(iv) Introduction of Intermediate Craft

(v) Introductkxi of Plywood Craft

(vi) Re-imbursemet of Excise Duty on
HSD Oil

(vii) Inland RIsheries Statistics

(viii) Assistane for enforcing Marine 
Fishing Hequlations Act

(ix) Resource enhacement through 
artifical reeft arxj mark:ltue

(x) Assistance for Strengthning fish
marketing

(xi) Establsihment of Model villages 

(xiii) Savir>gs -cum-Relief for fishemnen

Central assistacne is released on ttie 
basis of the request received from the states 
and progress of implementation of the 
scheme. During tfie current year cental 
assistance has t>een released for tfie follow
ing progremmes:

Hem Amount Released 
(Rs. in lakhs)

f.''-' (i)Feshwater Aquacuture 22.00
-- ■ "• , . .

(ii) Integrated Bracksiwae Fish ■ '■ ■ ■ '■
FArm Development ^ 'i 73.12 ' ■
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Item Amount Released 
(Rs. in lakhs)

(iii) harbours and Bandin Centres 12.71

(iv) Re-imbancement of Central Excise 
Duty on HSD Oil 10.00

<v) Motorisatioh 25.00

(vi) Inland Fishery Statistics 1.20

(vii) Development of Model Fishermen 
villages 50.00

(c) during 1992-93, 8, 016 ha. of pond 
area has been brought under intensive fish 
cultue and the average productivity has 
been reieaed to the level of 1700 Kg/ha. 
Sanction has been accorded for mtorisation 
of 500 traditional craft. Approval has been 
conveyed for developing 16 model fisher
men villages. Work on a UNDP assisted 
Model Shrimp Farmhas been completed 
and the Shrimp Hetchery is under 
cosntruction.

Alleged Irrecuglrities in the Supply of 
DMS

5085 SHRI G. DEARAYA NAIK:
SH R I V. S R E E N IV A S A  

PRASAD:
S H R O I S A N A T KUM AR 

MANDAL;

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether any any cae of alleged 
unauthorised payment of one crore rupees 
to a bogus milk supplier cartel by Delhi Milk 
Scheme has come to the notice of Govern
ment.;

(b) if so, the details thereof:

(c) whether the Government have or
dered any enquiry into the alloged 
misapproation of funds by the Delhi Milk 
Scheme;

(d) if so. the details thereof; and

(e) the steps taken or proposed to be 
taken by the Government ot avoid the recur
rence such incidents in future?

THE MINISTE OF STA TE  IN TH E MIN
ISTRY OF N O N -CON VENTION AL EN
ERGY SOUCES AND MINISTER OF STATE 
IN TH E  M IN IS TR Y  O F
A G R IC U L TU R E (S H R I S. KR ISH A N  
KUMAR): (a) to (e). No. Sir. However, some 
payments were made to local cooperative 
societies and State Dairy Federatuions by 
the Delhi Milk Scheme with retroispective 
effect. The relevant records were examined 
by the Audit who ahe raised certain points 
regarding payment with retrispective effect 
and its authorisation. The matter is under 
examination.

Palm Trees

5086. SHRI DHRAMABHIKSHAM: 
SHRI K.V.R. CHOW DARY: 
SRHI N.V.V.S. MURTHl:
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Will the Minister of A G R IC U LTU R E be 

peiased to state:

(a) whether new areas have been iden
tified to grow the oil palam crops;

(b) if so. the details thereof, espectially 
in Andhra Pradesh; and

(c) the steps talten by the Government 
to boost the plantation of palm trees so as to 
reduce the import of plam oil?

TH E  M INISTE O F  S T A TE  IN TH E  MIN
IS TR Y  O F  N O N -C O N V E N TIO N A L  E N 
ER G Y S O U C ES AND MINISTER O F S TA TE  
IN T H E  M IN IS TR Y  O F  
A G R IC U L T U R E (S H R I S . K R IS H A N  
KUMAR); (a) and (b). A total area of about 
7.96 lakh hectareshas been identified as 
sutiablefor oil palm cultivation in 11 States, 
of which a total area of 4 lakh hectares has 
been identified as cuitable for oil palm 
cucltivatiuon in Andhra Pradesh.

(c) A number of Plan Scherrtes have 
been introduced in the identified States to 

. intiatiate advane action to promote oil palm 
cultivation over 80,000 hn. during VIII Plan. 
These incldue Oilplan Seed Gardens, 
Oilpalm Murseries, Distribution of Oilpalm 
Seedlings. Assistane to Pilpalm Groiwers 
for the oil palm Plantations. Frontline Dem
onstration, Demonstration Projects and 
Demosntration processing Units, seed Ger
mination and a Comprehensive training 
programme.

' Maintenance of Dakshin Express

5087. P R O F . U M M A R E D D Y  
VENKAESHW ARLU: Will the Minister of 
RAILW AYS be pleased to state:

(a) whether the level of passenger 
amentieis and catering serviesinthe Dakshin 
Express (New Delhni to visakhapatnam) is 
below the prescrit>ed standard;

(b) if so.the reasons therefor and the 
steps proposed to be taken in this regard;

(c) whether there is any proposal to 
monitor the punctuality of this rain and to 
increasits speed;

(d) if so. the details thereof; and

(e) if n o t, the reasons tfierefor?

T H E  MINISTER O F  RAILW AYS (SHRI 
C.K. JA FER  SARIEF) (a) and (b). Amentiies 
as per existing noirms have been provided. 
in Dakhsin Express. Upgradation and 
imoproivernent of facilties/ amentias for the 
passengers is a contirKxis process. As re
gards caterirtg serices. ttie requrements of 
passengers are setishfacitiyrly met from the 
sttic units enroute.

(c) to (e). Instrutkms already exist to 
monitor the punctuality trains round-the- 
ctock. this is is being done. It is rtot possible 
to increase the speed of the train at present, 
due to track conditions and resoruce con
straints.

Appointment of Urdu Teachers

5088. SHRi RAJESH KUMAR: Will the 
Minister of HUMAN R ES O R U C E D EVEL
O P M EN T be pleased ot state:

(a) whether the Govememnt propose 
to provkle any special funds to tfie State 
Govememnt for appointment of Urdu teach
ers to promote Urdu;

•

(b) if so,ttie details of tfie funds alkx:arted 
for the purpose, during 1991-92 and 1992- 
93 State-wise;

(c) whether Urdu is being taught in 
Kendriya Vidyalayas and Navodaya 
VkJyalas; and

(d) if so.tfte number of Urdu teachers in
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• KendriyaVidyalasandNavodayavidhyalas 

at present?

Written Answers 702 
RAWAT; Will the Minister of AGRICUL
TURE be pleased to state:

TH E  D EP U TY  MINISTER FOR DE
PARTM ENT O F EDCUATION AND DE
PARTM ENT O F  C U LTU R E  IN TH E  MINIS
TR Y O F HUMAN RESO UR CE DEVELOP
MENT (KUMARI S E U A ) (a) The Govern-^ 
ment proposes to introduce a Centrally Spon-^ 
sored Scherne for Appointment of Urdu 
Teachers, from 1993-94 for the remainirtg 
part of the 0th Five Year Plan.

(b) No funds were allocated for this 
Scheme during 1991 -92 and 1992-93. How
ever. a sum of Rs. 80 lakhs has been 
proposed for the 8th Five Y-^ar Plan.

(c) and (d). Infonmation is being col
lected and willbe laid on the Table of the 
House.
[Translation]

Prodcution of Rabl and Kharff Crops

5089. SHRI BHAGWAN SIHANKAR

(a) the targer fixed for the production of 
Rabi and Kahrif crops during the current 
financial year; and

(b) ttte compartive figures of Rabiand 
Kharif crops producedd duimg the last three 
years and during the current financial year?

TH E  MINISTE O F S TA TE  IN TH E  MIN
ISTRY O F N O N -CO N VEN TIO N AL EN 
ERGY SOUCES AND MINISTER O F STA TE  
IN T H E  M IN IS TR Y  O F  
A G R IC U L TU R E {S H R I S. K R IS H A N  
KUMAR); (a) and (b). Statement I and II 
giving the targets and likely achievement of 
production of foodgrains and major 
commrcial crops during Kharif and Ratii 
reasons of the current agricultural year i.e.
1992-93alongwith the comparatie figures of 
last three years are enclsed as I and II



703 Written Answers APRIL 19, 1993 Written Answers 704

s
a

u.

I II I
s I

U]
■B

CM

cvj o>
isj a> CNj

T- m
-■ -  a

g a g  8 8 8 8  g S a § K a
g  00 F: t; o> ^  52 d  ^  ^  ?3

g s g  8 5 S S  s a s s s S
3  Ob p  |g u i  CM 0 0  tt C'J 6  ^  N

it 18
0 5
00
CO

.1 cc I -

Q>IM
CQ
CD

5 “E CO
CO CD

(S



‘W

705 Written Answers CHAITRA 29. 1915 (SAKA) Written Answers 706

to

CO

C\J

s

i r i

o

CO

inc\i

CO

8?

ui

o
h -

cvi
CO

CO

CO

ta
o

m
8i 3

9  R
$  SI

CSI

cvi(O
C >

CO

o
CD

CO

§

i

CSJ

ui

o
CVJ
in

CO
in
in

CO

C O

CO

o
CO

CO

m

CO

o

CO

o
q

CO

in
Ob

<o

c\j

<x>-f- in
00
in c\j

I CO
CO

in

Oi
CO

C\J

m i

CM

CNi
Csi

CO  - -^  in
CO m

I I =sCO

i
■Scce

mW.
o

3Ql



707 Written Answers APRIL 19. 1993 Written Answers 708

CO

CM

§

(Or^

CO
CO

I 1 i I



'. \

709 Written Answers CHAITRA29.1915 (SAKA) Written Ansvt^rs 710

§
s
a

& I

I

CO

CM

p o p  
»  Si

Q  p
S  SI

0> O)
CD 'T-’

O O
n ! csi

<ri

§

CH
in

1 1

*o ^
£ S eO
3 2 IB
S ® »
® ^  #9CO z oc



711 Written Answers APRIL 19, 1993 Written Answers 712

i

§

VO

c\j

GO
CO

o
CO

c§

00 to
CO y -  O i 

^  CM

O
in

o
CD

o
00

oo

o

CsJ

m
o

o
o

o
$

CsJ CsJ

*r- CVJ
—  CM

0 0  CM < P  o p  ^

S S? a ®

h-

in
GO
00

p  CM

::  fs

C O  G O

2  5

CO
CO

rr
in

r*̂
o b CO

CJ
CM <—
o i

CO
CO

CO
CD

O  CM

0 0  CO^  a> § CVJ c^  CSJ O)
s  ^  o  ^  aj

CO ^  -«  o
cc »-

CO

I
2  «0 
I ^



713 Written Answers CHAITRA 29. 1915 (SAKA) Written Answers 714

CO
Q>

$

I
I
I

CO

to

C\J

o

§
CM

CVJ

m
o

0> Q>

S

<n
®(O
X3

3



715 Written Answers
[English]

APRIL 19. 1993
pf Rs. 3065 lakh.

Written Answers 716

Shrimp Farming Prt^ect

5090. DR. P R. ANGWAR: Will the 
Miniser of AGRICULTURE be pleased to 
state:

(a) whether the Government have pro
moted Nagarjuna Fertilizers and Chemicals 
Limited to set up fully Integrated Shrimp 
Farming Proejct for the prodution of white 
pnwans and penaens monodan; and

(b) if so, the details thereof?

TH E  MINISTE O F STA TE  IN TH E  MIN
ISTR Y O F N O N -CO N V EN TIO N A L EN 
ERGY SOUCES AND MINISTER O F STATE 
IN T H E  M IN IS TR Y  O F  
A G R IC U L T U R E (S H R I S. K R ISH A N  
KUMAR); (a) and (b). Letter of Pemussion 
for the manufcure of foezen prawns under 
100% Export Orinted Scheme has been 
issued to M/s Nagrjuna Aqua Exports Lim
ited. Hyderabad by the Department of 
Indurstrial Development. M/s Nagarujuna 
Fertilizers and Chemiucal Limited is one of 
the co-promoters of the project. The project 
is proposed to be established in the district 
of Nellore in Arnlhra Pradesh at a total cost

Mobile food and Nutrition Extension 
Units

5091. SHRI P E T E R  G 
MARBANIANG:

SHRI PROBIN DEKA;
SHRI ANADI CHARAN DAS:

Will the Minister of FOOD be pleased to 
state:

(a) the district-wise numt>er of Mobile 
Food and Nutrition Extension Units Working 
in each State;

(b) whether the Govememnt propose 
to set up more such units;

(c) if so. the details thereof; and

(d) if not, the reasons tfierefor?

TH E  MINISTER O F 'S TA TE  O F TH E  
MINISTRY O F FOOD (SHRI KALP NATH 
RAI); (a) Folltowing Commuynity Food and 
Nutritk>n Extension Units are working in 
various States:

StateAJnkm
Territory

Location of Units

Andhra Pradesh

Arunchal Pradesh

Assam

Bihar

Goa

Gujarat

Hydert>ad, Vijayawada; 
Vishakhapatnam;

Itanagar;

Guwahati,

Patna; Ranchi;

Panaji;

Ahmedat>ad; Valsad;
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State/Union
Territory

Location of Units

Haryana Hissar; Faridabad;

Himachal Pradesh Mandi; Shimla;

Jammu and Kashmir Jammu;

Karnataka Bangak>re; Mangalore;

Kerala Emakulam; Thriruananthapuram

Madhya Pradesh Bhopal; Jabalpur; Raipur

Maharahstra Bombay; Napur; Pune;

Manipur Imphal;

Meghalaya Shilong;

Ofissa Bhubandeshawar;

Pui^ab Ludhiana;

Rcyasthan Jaipur; Udaipur;

Sikkim Gangtok;

Tamil Nadu Madras; Madurai;

Uttar Pradesh Lucknow;

West Bengal Calcutta;

Chandigarh Chandigarh;

Delhi Gulabi Bagh;
Kidwai Nagar; Mayapuri;

Padra and Nagar
Haveli Silvassa;

Pondicherry Pondtoherry;

Andaman and Nicobar  ̂ ' 'V . ,;,U ;

Islands Port Blair;
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(b) and (c). There is no such proposal 

under consideration.

(d) Further expansion of nutrition edu
cation and extension is being doen by 
ivilvenr^ent of non-governmental 
organisations.

[ Transaltion]

“Killing o Tigers”

5092. SHRI DAU DAYAL JOSH!; Will 
the Minister of E N V IR O N M E N T AND 
FORESS be pleased to state:

(a) the number of tigers killed by the 
poachers during the last year. Tiger Re- 
serve-wise; ,

(b) the number of tigers died of natural 
death during that period;
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(c) the total expenditure incurred on the 

Proejct Tiger Scheme during 1992-93, Tiger 
Reseve-wise; and

(d) the steps taken/prosed to be taken 
by the Govemment to check poaching keep
ing in view of the decrasing number of 
tigers?

TH E  MINISTER OF S TA TE  OF TH E 
MINSTYR OF ENVIRONEMNT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
The information is being collected and will be 
laid on the Table of the House.

(c) A Statemet is laid on the Table of the 
House.

(d) No State Government has reported 
any decline in tiger popultion. However, they 
have been advised to intensity patrilling and 
strengthen vigilance to guard against any 
poaching.

STA TEM EN T

The Central Assistance released under Project Tiger Scheme during 1992-93. Tiger
Reserve-wise is as under:

Name of Tiger Reserve Central Assistance released 
(Rs. in lakhs)

1. Corbett 29.245

2. Palamau 55.696

3. Simliipal 45.693

4. Kanha 61.301

5. Manas 38.836

6. Sariska 45.700%

7. Ranthambhore . 46.779

8. Bandipur 24.397
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Name of Tiger Reserve Central Assistance released 

(Rs. in lakhs)

9. Sunderban 30.615

10, Melghat 44.147

11. Periyar 48.862

12. Indravati 20.871

13. Namdapha 27.874

14. Dhudwa 28.485

15. Nagaqunsagar 20.076

16. Buxa 37.525

17. Kalakad-Mundanthurai 29.630

18. Pench 6.920

Total 642.052

[English] THE MINISTRY OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF); (a) yes. Sir.

Conversion of Madurai -Maniyachi 
Railway Line (b) the work has been completd in 

30.3.93
5093. SHRI KADAM BUR M.R. 

JANARHTANAN: Will the Minister of RAIL- (b) Does not arise
W AYS be pleased to state;

(a) whether the conversion work of 
Madurai-Maniyachi railway line into braod- 
gauge has been started;

(b) if so, the progress made so far in this 
regard and the scheduled fixed for its comple
tion;

(c) if not. the reasons for not taking up 
the said project; and

(d) the estimated cost of the project?

(d) The estimated cost of conversion 
Mdurai Maniyachchio (127.25 kms) MG line 
into bg is is Rs. 72. 78 crores.

[Translation]

Developemnt of Fisheres in Madhya 
Pradesh

5094. SHRI KELAN RANM JANGDE: 
Willi the Minister of AQRICUTLRE be pleased 
to state:
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(a) the detgailos of schemes approved 

for deelopemnt of fishersid in Madhya 
Pradesh during 1992-93;

(b) the amount of central asistanc 
eproivided during the period forthe prupose, 
Scheme-wise; ar>d

(c) the programes made sof arre 
Scheme-wise; and

TH E  MINISTE O F  S T A JE  IN TH E  MIN
IS TR Y O F  N O N -C O N V E N TIO N A L EN
ERGY SO UCES AND MINISTER OF STA TE  
IN T H E  M IN IS TR Y  O F  
A G R IC U L T U R E (S H R I S. K R ISH A N  
KUMAR); (a) and (b). Govemement of India 
is implementing the following Cental Sector/ 
Centrally Sponsored Schemes for develop
ment of fisheries, under which the states are 
eligible for finarKial assistance.

(i) Freshwater Aquaculture

(ii) Inland fisheries Statistics

(iii) Assistanve for stengtheining fish 
marketing

(iv) Group Accident Insurance

( V )  Establishement of Model Villages

(vi) Savirtgs -cum-Relief

Central assistane is released on the 
basis of the request received from the states 
and progress of implementation of the 
scheme. During- the current year central 
assitanve has been release for the following 
programmes:

Item Amount Released 
(FIs. in lakhs)

(i) Freshwater Aquacuture 35.00

(H ) Inland Fishers Statist!^ 1.96

(iii) Group AcckJent Insuracne 2.00
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(c) During the year 4, 157 ha. of pond 

area has l)een brought under intesnsive fish 
cultue and the average productivitiy was 
raised to 1055 kg/ha. about 37. 000 fisher
men were brought under the coverate of 
Group Accoiednt Insruance.

Conversion off lndor»_Mau Raihivay line

5095. SHRI PHOOL CHAND VARMA: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether pubik: reporesntative have 
drawn the attentkxi of the Govememnt time 
and aain toiwardds the gague cov^rsion of 
Indroe-Mau railway Kne;

(b) if so. the action taken by the 
Govememnt inthis regard;

(c) the time by which the government is 
likely to take decisk>n to link Partithamopur 
industrial area (adjk>ing to Mau) with broad 
gauge railway lirte; and

(d) the details in this regard?

TH E  MINSITER O F RAIKWAYS (SHRI 
C.K. H JAFER  SA R IEF): (a) to (d). In 
foramtion is being collected and will be laid 
on the Table of the Sabha.

lEngUsh\

Sports and Physical Education

5096. SHRI D H A R M A N N A  
MONDAYYA SADUL: Will the Minister of 
HUMAN RESOURCE DEVELOPM ENT be 
pleased to state:

(a) whether the Govemment are con-
- sidering to make sports and physical educa-

tk>n a mass movement during the current 
year; and

(b) if so. the details thereof?
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TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F HUMAN RESOURCE DE
VELOPM ENT (DEPARTM ENT OF YOUTH 
AFFAIRS & SPORTS) AND MINISTER OF 
S TA TE  IN TH E  MINISTRY OF PARLIA
M E N TA R Y  A F F A IR S  (SH R I M UKUL 
WASNIK): (a) and (b). The Programme of 
Action for ttie implementation of the Na
tional Sports Policy, which was laid on Tables 
of tx>th Houses of Parliament in august 1992 
sets out in detail the policy of the Govt, with 
regard to making sports and Physical Edu
cation a mass movement. This policy, how
ever, will require considerable time to imple
ment as the support and cooperation of 
other Central Govt. Ministries the State 
Govts. National Federations and others, will 
be required. The main thrust of the Policy will 
be in the following areas;-
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Pradesh particularly in Agra Division;

(b) if so, the details thereof, location- 
wise; and\

(c) the estimated expenditure likely to 
be incurred thereon?

THE D EPUTY MINISTER IN TH E  MINIS
TRY OF HUMAN RESOURCE DEVELOP
MENT (DEPARTM ENT OF EDUCATION 
AND D E P A R TM E N T O F  C U L T U R E ) 
(KUMARI S E U A ): (a) to (c). No, Sir. The 
Government of Irujia has no Scheme for 
opening of schools under the administrative 
control of the State/UT Governments. There 
is no proposal with the Government of India 
to open new universities in Uttar pradesh, 
particuiarty in Agra Division.

(a)To introduce sports and games as a 
compulsory activity in schools and colleges;

(b) To improve media coverage as a 
means to encourage participation in sports;

(c) To encourage investment in sports 
by private and public bodies;

(d) To ensure easy and inexpensive 
availability of sports goods; -

(e) To create the required infrastruc
ture; and

(f) Introduction of suitable incentives 
for sports persons.

[TranslatiorU

Opening of Schools in U.P.

5097. SHRI SWAMISURESHANAND: 
Will the Minister of HUMAN RESOURCE 
DEVELOPM ENT be piMse to state:

(a) whether the Government propose 
to open new schools and universities in Uttar

“World 1993 Report by World Watch 
Institute”

5098. SHRI S A R A T C H A N D R A  
PATTAblAYAK: Will the Minister of ENVI
RONMENT AND f^ORESTS be please to 
state:

(a) whether attention of the Govem- 
ment has been drawn to the World 1993 
report brought out by World watch Institute;

(b) if so, the suggestions made therein'
and

(c) the reaction of the Government 
thereon?

THE MINISTER O F STA TE  OF TH E 
MINISTRY OF ENVIRONMENT AND FOR
ESTS SHRI KAMAL NATH): (a) Yes. Sir.

(b) The Report deals with numt>erous 
environmental and devek)pment issues re
lated to policy-making in various countries:

(c) Govemment have taken note of ttie 
‘State of the World Report on Progress
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towards a Sustainable Society’, published 
by the Worid watch Institute.

World Bank Assistance to Gujarat

5099. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE DEVEL
OPM EN T be pleased to state the amount 
allocated to Gujarat during each of the last 
three years for the implementation of the 
World Bank financed “Education for All” 
programme?

TH E D EP UTY MINISTER IN TH E  MIN
ISTRY O F HUMAN RESOURCE DEVEL
OPM ENT (DEPARTM ENT OF EDUCATION 
AND D E P A R TM E N T O F C U L TU R E  ) 
(KUMARI S E U A ); In India there has been 
no World Bank Financed ‘Education for all’ 
programme during the last three years.

Black-marketing of Kerosene

5100. SHRI JEEW AN SHARMA; Will 
the Minister of CIVIL SUPPLIES. CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION be please to state:

(a) whether large quantity of kerosene 
oil meant for distribution through public dis
tribution system in Delhi has been and is 
being siphoned off in black-market by the 
agents/retailers'

(b) if so, the details thereof;

(c) how the Government keep check/ 
monitor to ensure such diversions do not 
take place;
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TH E  MINISTER OF S TA TE  IN TH E 

MINISTRY OF CIVIL SUPPLIES, C O N 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER OF S TA TE  IN 
TH E MINISTRY OF COM M ERCE (SHRI 
KAMALUDDIN AHMED): (a) and (b). Delhi 
Administration has reported that during the 
period 1.1.92 to 28.2.93, 20 cases relating 
to diversion of kerosene by Agents/retailers, 
and stocking of kerosene without licence, 
were detected. FIRs were lodged in all these 
cases.

(c) Regular checking of the supplies 
received by Agents and retailers are made 
by the Food & Supplies Department of Delhi 
Administration to check diversion of kero
sene through unauthorised channels. The 
distribution of kerosene to consumers is 
constantly monitored. A control Room has 
been set up to receive complaints from the 
public. An anti-Hoarding cell is also function
ing. Checkings are conducted on the basis 
of complaints/information received.

(d) and (e). Seven complaints were 
received in the Vigilance Branch of the Food
& Supplies Department during the last six 
months. Out of these, one complaint was 
not found substantiated, five are under vari
ous stages of examination and in one case 
Inquiry Officer has been appointed to inves
tigate the changes.

Special Fund for Asian Games

5101. SHRI GEORG E FERNANDES: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(d) the number of employees found 
involved in aiding and abetting the diversion 
and the action taken against them; and

(e) the number of complaints received 
against the officials and the action taken on 
each of them?

(a) whether the National Sports Fed
erations have urged the Government for 
creating a special Asian Games fund for the 
training and caching of teams for the 1994 
Hiroshima Asiad;

(b) if so, whether they have also urged



the Government .to allow them to import 
sports equipment worth Rs. lOcrore without 
customs duty: and

(c) if so, the Government’s response 
thereto?

TH E  MINISTER OF STA TE  IN THE 
MINISTRY O F HUMAN RESOURCE DE
VELOPM ENT (DEPARTM ENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
O F S TA TE  IN TH E  MINISTRY OF PARLIA
M E N TA R Y  A F F A IR S  (SHRI M UKUL 
WASNIK): (a) and (b). Both the Indian Olym
pic Association (lOA) and the Department of 
Youth Affairs & Sports (DYAS) have as
sessed the additional requirement of funds 
for the preparation of the Asian Games 
contingent for the 1994 Asian Games at Rs.
20.00 crores approximately. No specific 
amount has been suggested for the import 
of equipment, however, the calculation of 
Rs. 20,000 crores takes into account the 
requirement for imported equipment as 
well.
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RESOURCE DEVELOPMENT DEPART
MENT OF EDUCATION AND DEPART
MENT OF CULTURE (KUMARI SEU A )(a ) 
to (b). Apprentices Act, 1961 was amended 
in 1986 to bring within its purview the training 
of 10+2 vocational students. A total of 60 
subject fields have so far been designated 
for training under the Act.
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Development of Fisheries in Kerala

5103. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of AGRICULTURE be 
pleased to state;

(a) the details of the schemes approved 
for development of fisheries in Kerala during
1992-93:

(b) the assistance released by the Union 
Government therefor. Scheme-wise: and

(c) the progress made so far, Scheme- 
wise?

(c) The matter is under consideration of 
the Government.

Apprentice Act. 1961

5102. SHRI ANNA JOSHI: Will the
Minister of HUMAN RESOURCE DEVEL
OPM ENT be pleased to state;

(a) whether the Government have re
ceived requests regarding extension of Ap
prentice Act, 1961 to the students who pass 
the Secondary School Examination with 
new professional courses;

(b) if so, the decisions taken by the 
Govemment thereon; and

(c) the difficulties in extending the appli
cation of the Act in favour of such students?

t h e  d e p u t y  MINISTRY OF HUMAN

THE MINISTER OF STATE IN THE 
MINISTRY OF N O N -CO N VEN TIO N AL 
ENERGY SOURCES AND MINISTRY OF 
STATE IN THE MINISTRY OF AGRICUL
TURE (SHRI S. KRISHNNA KUMAR); (a) 
and (b). Govemment of India is implement
ing the following Central Sector/Centrally 
Sponsored Schemes for development of 
fisheries, under which the States are eligible 
for financial assistance;

(i) Freshwater Aquaculture

(ii) Integrated Brackishwater Fish 
Farm Development

(iii) Motorisation of Traditional Craft

(iv) Introduction of Intermediate Craft

(v) Introduction of Plywood Craft
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(vi) Re-imbursement of Excise Duty 

on HSD Oil

(vii) Inland Fisheries Statistics

(viii) Assistance for enforcing Marine 
Fishing Regulations Act

(ix) Resource enhancement through 
artificial reefs & mariculture

(x) Assistance for strengthening fish 
marketing
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(xi) Group Accident Insurance

(xii) Establishment of Model Villages

(xiii) Savings-cum-Relief for fish
ermen

Central assistance is released on the 
basis of the request received from the 
states and progress of implementa
tion of the scheme. During the current 
year, central assistance has been re
lease for the following programmes:

Item Amount Released 
(Rs. in lakhs)

I.
/

Freshwater Aquaculture 14.00

ii. Hart>ours & Landing Centres 239/24

Hi. Re-imbursement of Central Excise Duty on HSD Oil 1.75

»v. Motorisation 25.00

v. Inland fisheries Statistk» 0.88

vl. Welfare of Fishermen Group AcckJent Insurance 
Savings-cum-Relief

288.40

vii. Net making Plants 900.00

(c) During 1992-93, 2,950 ha. of pond 
area has been brought under Intensive Fish 
Culture and the average productivity raised 
to 1280 Kg/ha. Sanction has been accorded 
for motrisation of 500 traditional craft. About 
1.16,700 fishermen were brought under the 
coverage of Group Accident Insurance & 1 
iakh fishermen were provided the benefit of 
Savings-cum-Relief. Work is in progress in 
respect of 5 fishing harbours and 6 landing 
centres.

Meeting of Montreal Protocol Fund In 
\ Delhi

5104. DR. C. SILVERA: Will the Minis
ter of ENVIRONMENT AND FO R ESTS be

pleased to state:

(a) whether any Environnwnt Meet on 
the Montreal Protocol fund has been held at 
New Delhi recently;

(b) if so, the details thereof;

(c) the issues discussed aruJ the deci
sions taken in the meeting: and

(d) the. steps takerVproposed to be 
taken by the Govemment to ensure imple
mentation of those decisions?

THE MINISTER OF STATE OF TH E 
MINISTRY OF ENVIRONMENT AND FORr



 ̂ (b) A Conference on the Montreal Pro
tocol for the Indian Industry weis organised 
by the Ministry of Environment and Forests 
on January28-29,1993. Representatives of 
various United Nations organisations, con
cerned Ministries/Department/Public Sec
tor Undertakings, Council of Scientific and 
Industrial Research Laboratories and con
cerned industries participated in the Confer
ence.

(c) and (d). The Conference was 
organised to familiarise the Indian Industry 
with the provisions of ihe Motreal protocol 
and the Multilateral Fund of the Protocol for 
meeting the irusremental economic costs of 
phasing out the production and use of Ozone 

^m̂ epleting sut>stances, and of introducing 
substitute technologies for the production

4 and use of Ozone friendly substances. A 
f Task Force has been set up by the Depart- 

jnent of Industrial Development, Ministry of 
Industry, to draw up a national strategy to 

: comply with the objectives of the Protocol in 
so far as it relates to India. The Country 
Programme to be drawn up in consultation 
with the concemed industry is also under 
preparation. This would detail the kinds of 
projects which to be posed for assistance 
from the Multilateral Fund, in each of the 

TOajor sectors involved in the productkm amJ 
use of Ozone depleting substances in the 
country.
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ESTS (SHRI KAMAL NATH): (a) Yes Sir.

[Translation]

Supply of Kerosene Oil to Farmere

5105. SHRI RAM PRASAD SINGH: 
>VIII the Minister of AGRICULTURE be 
pleased to state:

(a) whether Agricultural technotogists 
in the country have developed a Light Weight 
Portable Pumping Set run by kerosen oil;
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(b) if so, whether the farmers are sup

plied adequate quantity of kerosene oil to 
the holders of such pumping sets;

(c) if so, the details thereof; and

(d) if not, the steps proposed to be 
taken by the Government in this regard?

THE MINISTER O F STA TE  IN TH E  
M INISTRY O F  N O N -C O N V E N TIO N A L 
SOURCES AND MINISTER OF S TA TE  IN 
THE MINISTRY OF AGRICULTURE (SHRI
S. KRISHNA KUMAR); (a) No, sir. The 
Indian Council of Agricultural Research has 
not developed any light weight portable 
pumping set run by kerosene oil.

(b) Does not arise.

(c) Does not arise.

(d) Does not arise.

[English] .

Natural Calamities in Orissa

5106. SHRI ANADICHARAN DAS: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) the districts in Orissa affected t>y 
various natural calamities during each of the 
last three years;

(b) the details of the loss of crops, 
properties and livestock caused as a result 
thereof, year-wise;

(c) the finan' îel assistar)ce sought and
ttw amount actually provided to the State, 
year-wise; ./v

(d) whetfier any central team has vis
ited the State to review the drought/Tk>od 
situatkm and recoromanded relief measures;
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(e) if so, the details thereof; and 1993; and
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(f) the action taken by the Government 
thereon?

TH E  MINISTER O F S TA TE  IN TH E 
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENERGY SO URCES AND TH E  MINISTER 
O F S TA TE  IN TH E  MINISTRY OF AGRI
C U LTU R E  (SHRI S. KRISHNA KUMAR):
(a) to (f). Infomnation is being collected.

Production of New Breed of Cows

5107. SHRI RAM NAIK: Will the Minis
ter of AGRICULTURE be pleased to state:

(a) whether the Indian Council of Agri- 
cuttural Research (iCAR) in cooperation 
with the Military Farm at Meerut has pro
duced a new breed of cows;

(b) if so, the details thereof;

(c) whether the Govemment propose to 
pass on this new technology to the agricul
turists in the country in near future; and

(d) if so, the action plan thereof?

TH E  MINISTER O F S TA TE  IN TH E 
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENER G Y SO UR CES AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F AGRICUL
TU R E  (SHRI S. KRISHNA KUMAR): (a) No. 
Sir.

(b) the steps taken/proposed to be 
taken by the Government in the light of 
recommendations made in the said Confer
ence?

TH E  MINISTER O F S TA TE  IN TH E  
M IN ISTR Y O F N O N -C O N V E N TIO N A L  
ENERGY SOURCES AND MINISTER OF 
S TA TE  IN TH E MINISTRY OF AGRICUL
TU R E (SHRI S. KRISHNA KUMAR): (a) Sir. 
the World Neem Conference focused the 
attention of scientists, environmentalists, 
policy makers and others on the potential of 
neem and similar plants in sustainable agri
culture, specially pest control, public and 
veterinary health and family planning.

(b) High priority is given to promote use. 
of neem and other environmentally safe 
methods for pest control. Research on dif
ferent uses of neem is being supported by 
various govemment agencies. The registra
tion committee established by the govem
ment under the Insecticide Registration Act 
of 1968 has simplified the procedures to 
encourage comercialization of the neem 
products for pest control for the benefit of 
the farmers.

Import of Wheat

5109. SHRI MOHAN RAWALE: 
SHRI H.D. DEVEGOW DA: 
SHRI NAWAL KISHORE RA

(b) to (d). Does not arise.

World Neem conference

5108. MAJ. GEN. (R ETD .) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
AGRICULTURE be pleased to state:

(a) the salient features of delit>erations 
that took place In ‘World Neem Conference’ 
held in Bangalore during 24-28 February,

Will the Minister of FOOD be pleased 
to state:

(a) whether the wheat imported from 
United States of America has been detained 
at Ports and sent for laboratory tests by the 
Port Health authorities;

(b) if so, the details thereof:
• ■■■ .. .

(c) whether the test reports have since
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been received;

(d) if so, the results ttiereof; and

(e) the action proposed to be taken in 
the matter?

TH E  MINISTER OF S TA TE  OF TH E  
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (e). Of the 4.20 lakh tonnes of US 
wheat discharged by 15 vessels, the release 
of a consignment of 55,000 tonnes brought 
by MV 'Vitessa' at JN P T Bombay on 14.1.93 
was withheld by Port Health Authorities 
because of their suspicion that it contained 
foreign matter in excess of the limit permit
ted under PFA Rules. On detailed sampling 
and analysis at Central Food Laboratory, 
Pune, the consignment was, however, found 
fully fit for human consumption and con
forming to PFA standards. After having 
been fully satisfied with the quality, the 
consignment was subsequently released by 
the Port Health authorities for issue for 
Public Distribution system.

[Translation]

"Encroachment of Forest Land”

5110.SHRISURENDRAPALPATHAK; 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) the area of forest land in hectares 
encroached upon alongwith the area of 
forest land in hectares which has been 
regularised in Uttar Pradesh particulariy in 
Tarai area by December, 1922;

(b) whether any policy decision regard
ing regularising the forest land encroached 
upon by the above date has been taken;

(c) if so, the details thereof; and

Govemment to the Govemment of Uttar 
Pradesh in regard to avoiding/checking fur
ther encroachment on forest land in future?
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TH E MINISTER OF S TA TE  O F TH E 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) The infor
mation regarding area under encroachment 
is maintained by the State Govemment. 
However, no encorachment on forest land in 
Uttar Pradesh has been regularised under 
the Forest (Conservation) Act, 1980.

(b) No. Sir.

(c) Does not arise.

(d) Encroachment on forest land is an 
offence under Indian Forest Act, 1927 and 
all the State Governments have been re
peatedly requested to avoid encroachment 
on the forest land.

Scheme for Sports Talents

5111. SHRI T E JS IN G H  R AO  
BHONSLE: Will the Minister of HUMAN 
RESOURCE DEVELOPM ENT be pleased 
to state:

(a) whether the Sports Authority of 
India proposes to formulate a new scheme 
to encourage sports talents; and

(b) if so, the details thereof?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F HUMAN RESOURCE DE
VELOPM ENT (DEPARTM ENT OF YO UTH  
AFFAIRS & SPORTS) AND MINISTER OF 
S TA TE  IN TH E MINISTRY OF PARLIA
M E N TA R Y  A FFA IR S  (SH R I M UK UL 
WASNIK): (a) No, Sir.

(d) the instruction issued by the Union (b) Does not arise.
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Cotton Production

5112. SHRI M AH EN O R A 
SINGH THAKUR: 

SH R I K A D A M B U R  
JANARTHANAN:

APRIL 19, 1993
[English]
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KUMAR

M.R.

Will the Minister of AGR ICULTUR E be 
pleased to state:

(a) the target fixed by the Government 
for cotton production during the year 1993- 
94; and

(b) the major plant protection scheme 
formulated to protect the cotton crop form 
"Ball-Rot” and other major diseases which 
affected the cotton crop in Tamil Nadu re
cently?

TH E  MINISTER O F S TA TE  IN TH E 
M IN ISTR Y O F N O N -C O N V E N TIO N A L  
EN ER G Y SO U R C ES AND MINISTER O F 
S TA TE  IN TH E  MINISTRY O F AGRICUL
TU R E (SHRI S. KRISHNA KUMAR); (a) The 
Ministry of Agriculture has proposed 11.5 
million bales as production target of cotton 
for 1993-94.

(b) The Government of India is Imple
menting the Centrally Sponsored Scheme 
of Intensive Cotton Development 
Programme in important cotton growing 
states including Tamil Nadu. Under the 
scheme, besides other developmental ac
tivities, the provision of financial assistance 
has been made for supply of plant protection 
chemicals and equipments to the farmers to 
protect cotton crop from pests and dis
eases. During 1992-93 incidence of dis
eases in Tamil Nadu was reported in low 
intensity.

Assistance from Sugar Development • 
Fund to Sugar IMills in Andtira r> 

Pradesli

5113. SHRI BOLLA BULLI RAMAIAH;
DR. RAMKRISHNA KUSMARIA:

Will the Minister of FOOD be pleased 
to state:

(a) whether the Government have pro
vided any assistance out of the Sugar De
velopment Fund to the sugar mills in Andhra 
Pradesh;

(b) if so, details thereof during the last 
two years;

(c) whether the fund has been fully 
utilised by the sugar mills in Andhra Pradesh; 
and

(d) the names of the sugar mills which 
are proposed to be developed out of the said 
fund during the ensuing year?

TH E  MINISTER O F S TA TE  OF TH E 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI); (a) Yes. Sir.

(b) and (c). A statement showing the 
names of sugar undertakings which have 
been sanctioned loans from the Sugar De
velopment Fund for sugarcane develop
ment and for modernisation/ rehabilitation 
of plant & machinery, alongwith the amounts 
disbursed to them during the year 1991-92 
& 1992-93 is given below.

(d) Applications in respect of the follow
ing sugar undertakings in Andhra Pradesh 
have been received for grant of loans lorn 
Sugar Development Fund:
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Carw Development:

SI.No. Name of the Mill

1. M/s The Nizamabad Cooperative Sugar Factory Limited, Sarangapur, 
District: Nizamabad, Andhra Pradesh 503 186

ModemisaVon/rehabiMation

2. M/s Sri Sarvaraya Sugars Ltd.. PO. Chelluru District: East Godavari, 
Andhra Pradesh 533 261
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'’Pullution in Uttar PradMh’

747 Written Answers
lTranslatiori\

5114. SHRI G. DEVARAYA NAIK:
SH R I V. S R E E N IV A S A  

PRASAD.

Will the Minister of ENVIRONM ENT 
AND FO R ES TS be pleased to state:

(a) wtiether the pollution level of air, 
water and noise in the major industrial towns 
of Uttar Pradesh including Kanpur has been 
increasing;

(b) if so, whether the Government have 
conducted any survey to ascertain the exact 
level of pulltion;

(c) if so, the details and the outcome 
thereof; and

(d) the steps taken to check pollution in 
Uttar Pradesh?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F ENVIRONM ENT & FOR
E S TS  (SHRI KAMAL NATH); (a) to (c). In 
Kanpur and in other cities of Uttar Pradesh, 
the levels of sulphur doixide and nitrogen 
dioxide are within the prescribed limits. The 
levels of suspended particulate matter in 
caskJdntial areas of Kanpur are higher than 
the stipulated standards owing to industrial 
emissions and natural dusty conditions.

The water pullution caused by discha rge 
of untreated sewage and industrial effluents 
render the quality of the surface waters in 
Kanpur and in other cities to quality levels 
below the prescribed standards.

In all cities the average of ambient noise 
levels in residential and commercial areas 
and silence zones exceed the standards 
both during the day time as well as in the 
night time. Vehicular noise was found to be
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the major noise generating source in resi
dential. commercial and in silence zones.

(d) The steps taken to check pollution in 
cities of Uttar Pradesh include the following:

(i) Effluent and emission stan
dards have been prescribed 
under the Environment (Pro
tection) Act, 1986;

(ii) A net work of ambient air qual
ity and ambient water quality 
monitoring stations have been 
set up;

(iii) Environmental guidelines 
have been evolved for siting 
and operation of industries;

(iv) I ndustries have been asked to 
comply with consent require
ments of the State Pollution 
control Board to keep the dis
charge of effluents and emis
sion within the stipulated lim
its;

(v) Fiscal incentives are provided 
for installation of pollution con
trol equipment and shifting of 
polluting industries from con
gested areas;

(vi) A scheme has been initiated 
to give assistance to clusters 
of small scale industrial units 
as well as local bodies for 
setting up common effluent 
treatment plants;

(vii) A time bound action plan for 
control of emission from the 
17 categories of polluting in
dustries has been prepared in 
consultation with the State 
Govemments.



5115. SH RIRAJESH KUMAR; Will the 
Minister of HUMAN R ESOURCE DEVEL
O PM EN T be pleased to state:

(a) wtiether the 10+2 Scheme has been 
implemented by all the States;

(b) if not, the reasons therefon

(c) the criteria fixed/adopted for imple
menting the said Scheme;

(d) whather the Government have is
sued any directives to the State Govern
ments in regard to the implementation of this 
scheme; and

(e) if so. the details thereof?

TH E  D EP U TY  MINISTER IN TH E  MIN
ISTRY O F HUMAN RESOURCE DEVEL
OPM ENT (DEPARTM ENT O F EDUCATION 
AN D  D E P A R T M E N T  O F  C U L T U R E ) 
(KUMARI S E U A ): (a) to (e). All the States 
have accepted the IO-t-2 educational struc
ture in principle. School Education is prima
rily the concem of the State Governments 
who decide the educational structure and 
other academic/administrative matters in 
respect of the school system under their 
respective jurisdiction. The role of Govern
ment of India in such matters being recom
mendatory, it has been attempting to bring 
about uniformity in structure of school edu
cation by persuasion and no financial assis
tance to the States is provided in this regard.
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Implemantation of IO-t-2 Schemes

‘’Puliuting Industries in Noida”

5116. SHRI BHAGW AN SHANKAR 
RAWAT.

SHRI ROSHAN LAL:

Will the Minister of ENVIRONMENT 
AND FO R ES TS be pleased to state:
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(a) the number of the industries causing 

pollution including industries handling haz- 
ardoiis substance in NOIDA, Uttar Pradesh;

(b) the names of industries against 
which prosecutions have been launched 
and the results thereof;

(c) whether there is any plan to shift 
these industries from the area;

(d) if so, the details thereof; and

(e) If not, the reasons therefor?

TH E MINISTER OF S TA TE  O F TH E  
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) There are 
82 small scale units with pullition potential 
located in NOIDA, Uttar Pradesh. There is 
no major accident hazard installation yet 
identified in the area.

(b) and (c). Out of these 82 units, 18 
have installed effluent treatment plants and 
the construction of effluent treatment facili
ties for 4 units has been taken up. The U.P. 
State Pollution Control Board has issued 
notices to the units that have not set up 
treatment facilities. Legal action has t>een 
initiated against 3 units, namely. M/s 
Sandeep Paper Mills. M/s Grewal paper 
mills and M/s Singhal paper mills. There are 
no plans for shifting of these units as these 
are in approved industrial areas and are 
required to comply with the prescribed stan
dards.

(d) and (e). Does not arise.

Capacity of PCI and CWC Godowns in 
Meghalaya

5117. SHRI PETER G. MARBANIANG: 
Will the Minister of FOOD lie pleased to 
state:

(a) the number of godowns of the Food
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Corporation of India and Central Warehous
ing Corporation in Meghalaya;

(b) whether the capacity of these 
godowns is inadequate:

(c) if so, the steps taken or proposed to 
be taken to increase the capacity of these 
godowns;

(d) whether the Government propose 
to open more godowns; and

(e) if so, the details thereof?

TH E  MINISTER OF STA TE  OF TH E 
MINISTRY O F FOOD (SHRI KALP NATH 
RAI): (a) to (e). As on 31.12.1992, Food 
Corporation of India had a total of 6 godowns 
(both owned and hired) In Meghalaya with a 
total capacity of 21300 tonnes. This capac
ity is considered adequate for the present on 
a macro level basis. However, to lake care 
of regional imbalances etc.. the Corporation 
has plans to construct a capacity of 5000 
tonnes at Shillong during the 8th Five Year 
Plan.

The Central Warehousing Corporation 
Is not pperating any warehouse in 
Meghalaya.

Worid Bank Report on Education

5118. SH R I D H A R M A N N A  
M ONDAYYA SADUL; Will the Minister of 
HUMAN RESO UR CE DEVELOPM ENT be 
pleased to state:

(a) whether a recent report of the World 
Bank has suggested for urgent steps to 
bring the lower strata in mainstream of 
education in India; and

(b) if so, the steps taken/proposed to be 
taken to enhance Central allocation and 
also to get assistance from the World Bank

for the purpose in the year 1993-94 and next 
two years?

TH E  D EP U TY MINISTER IN TH E  MIN
ISTRY OF HUMAN RESOURCE DEVEL
OPM ENT (DEPARTM ENT OF EDUCATION 
AN D  D E P A R T M E N T  O F C U L T U R E ) 
(KUMARI SELJA): (a) Since independence 
and more particularly after National Policy 
on Education. 1986, equalization of educa
tional opportunities has been high on the 
national agenda. It is possible that some 
recent report of the World Bank may have 
advocated attention to equalisation of edu
cational opportunities.

(b) Over the years there has been a 
constant endeavour to step up allocations 
for education. The Central Plan outlay for 
education for the year 1993-94 is Rs. 1310 
crores which is 37.6% more than the outlay 
for the year 1992-93.

The Uttar Pradesh basic education 
project has been appraised recently by the 
World Bank. External resources may lie 
mobilised for the District Primary Education 
Programme to which a reference was made 
in the budget speech.

[ Translation]

Waiting Room at Jhansi

5119.SHRIGAYAPRASADKORI: Will 
the Minister of RAILWAYS be pleased to 
state;

(a) whether there is a proposal to con
struct additional waiting rooms and plat
forms, etc. and provide computers for book
ing of tickets at Jhansi Railway Station in 
view of heavy density of passenger traffic 
there;

(b) if so, the derails thereof; and

(c) if not, the reasons therefor?
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TH E  MINISTER O F RAILWAYS (SHRI 

C.K. JAFFER  SHARIEF); (a) to (c). A new 
island platform of 540 M length with two 
platform lines is proposed to be constructed 
on west side of Jhansi station, at an esti
mated cost of Rs. 3.32 crore. There is no 
proposal for the present to construct addi
tional waiting rooms as the waiting rooms 
available at Jhansi station are considered 
adequate for the present level of traffic. 
There is no proposal for the provision of 
computerised reservation at Jhansi during 
1993-94 duet to constraint of funds.

[English]

"National Conservation Strategy and 
Policy Statement*’

5120. SHRI S A R A T C H A N D R A  
PATTANAYAK: Will the Minister of ENVI
RONM ENT AND FO R ESTS be pleased to 
state;

(a) whether the Government have 
launched a National Conservation Strategy 
and Policy Statement on Environment and 
Development:

(b) if so. the details thereof alongwith 
the date on which the policy statement has 
been launched; and

(c) the details of follow up action taken 
thereon?

TH E  MINISTER OF STA TE  OF TH E 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
The National Conservation Strategy and 
Policy Statement on Environment and De
velopment was finalised and announced on 
2nd June 1992, after extensive consulta
tions between Central and State Govern
ments, non-govemment organisations, ex
perts and informed individuals. The Strat
egy and Policy Statement cover compre
hensively the various national environmen-
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tal concerns and list specific action points 
required to bring about an environmental 
orientation in the key sectors of develop
ment.

(c) The follow up action taken Includes 
the following:-

The document was laid on the 
Table of both the Houses of 
Parliament on 21 and 22 July.
1992, respectively.

It has been published as a 
Resolution in the Gazette of 
India (Extraordinary) in Part 
(l)-S e ctio n  (1), vide SO  
N o .145. J-18038/1/90-IA- 
lll(CS) dated 23rd July, 1992.

It has been circulated to all the 
State Governments and con
cerned Central Departments/ 
Ministries for appropriate ac
tion, specially for reorientation 
of policies and programmes in 
conformity with the strategy 
and Policy Statement. The 
action points relating to each 
concerned Department/Minis
try have also been communi
cated for taking necessary 
action. In addition, coordina
tion meetings are being held 
with the concerned Depart
ment/Ministries.

Technical Assistance to Science
Centres at Mauritius and Gujarat

5121. SHRI N.J. RATHVA: Will the
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state;

(a) whetherthe Government have taken 
any decision to provide technical and eco
nomic assistance for the Science Centres



(b) if so. the details thereof;
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likely to be set up in Mauritius;
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ciaries as a percentage of total population; 
and

(c) the total number of such Science 
Centres in mauritius for which this assis
tance is to l)e provided by the Government;

(d) whether the Government propose 
to provide adequate assistance for opening 
Science Centre in Gujarat also;

(e) if so. the details thereof; and

(f) if not, the reasons therefor?

TH E  D EP U TY MINISTER IN TH E  MIN
ISTR Y O F HUMAN RESOURCE DEVEL
OPM EN T (DEPARTM ENT OF EDUCATION 
A N D  D E P A R T M E N T  O F C U L T U R E )  
(KUMARI S E U A ): (a) to (c). At the request 
of Government of Mauritius a three-mem
ber team visited Mauritius and have submit
ted a project report to the Government of 
Mauritius for setting up a Science Centre in 
Mauritius.

(d) to (f). A Science Centre at Dharampur 
in Gujarat is already functioning. There is no 
proposal for setting up of another Centre in 
Gujarat.

Foodgrains distributed through PDS

5122. SHRI SYED  SHAHABUDDIN: 
Will the Minister of CIVIL SUPPLIES. CON
SUM ER AFFAIRS AND PUBLIC DISTRI
BUTION be p lea s^ to state:

(a) the total quanity of foodgrains dis
tributed through the public distribution sys
tem during 1991-92;

(b) the corresponding average numt>er 
of daily t>eneficiaries:

(c) the average number of daily benefi-

(d) the average number of daily benefi
ciaries as a percentage of the population 
living below the poverty line?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F CIVIL SUPPLIES, C O N 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER O F  S TA TE  IN 
TH E  MINISTRY O F COM M ERCE (SHRI 
KAMALUDOIN AHMED): (a) About 9.8. mil
lion tonnes of rice and 8.5 million tonnes of 
wheat were lifted by the StatesAJTs for 
distribution through Public Distribution Sys
tem (PDS) in 1991-92.

(b) to (d). The administration of the PDS 
rests with the State Governments/ U T  Ad
ministrations. Decisions relating to scales of 
entitlement, norms and periodicity of distri
bution of PDS items are taken by them. 
Hence information regarding the average 
number of benefk:iaries per day and the 
number of the average number of daily 
beneficiaries as a percentage of (i) total 
population and (ii) population bek>w poverty 
Nine are not maintained by the Central Gov
ernment.

[Translation]

Super Bazar in Madhya Pradesh

5123. SHRI P H O O LC H AN D  VERMA: 
Will the Minister of CIVIL SUPPLIES, C O N 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION be pleased to state:

(a) the number of branches of the Su
per Bazar working at present in Madhya 
Pradesh;

(b) whether the present branches are 
sufficient to cater to the needs of the com- 
ibbon people. '■ j v r ' r " ,
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(c) if not, whether Government propose 

to open more branches of the super Bazar; 
and

(d) if so, the location-wise details 
thereof?

TH E  MINISTER O F S TA TE  IN TH E 
M IN ISTR Y O F  N O N -C O N V E N TIO N A L 
ENERGY SO UR CES AND MINISTER OF 
S TA TE  IN TH E  MINISTRY OF AGRICUL
TU R E  (SHRI S. KRISHNA KUMAR); <a) No. 
Sir.

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F CIVIL SUPPLIES. C O N 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER O F S TA TE  IN 
TH E  MINISTRY OF COM M ERCE (SHRI 
KAMALODDIN AHMED): (a) to (d). Coop
eration is a State subject. Opening, Regis
tration and all activities of the Cooperatives 
including setting up of Super Bazars are 
governed by the concerned State Coopera
tive Societies Act and Rules made there 
under. These Societies are supervised by 
the Registrar of Cooperative Societies of the 
respective States. The information asked 
for is not available with the Ministry and has 
been called for from the State Govemment.

[English]

Special Scheme for Agricultural 
Development

5124. SHRI ANADICHARAN DAS; Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether the Govemment have re
cently launched some special schemes for 
agriculture development in some States, 
especially in Orissa and Bihar;

(b) if so, the details thereof, State-wise

(b) and (c). Question does not arise.

(d) Various Central Sector/Centrally 
Sponsored Crop oriented Programmes are 
under implementation in Orissa and it is 
envisaged that they help in increasing agri
cultural production.

“Mumri Dam in Maharashtra”

5125. SHRI RAM NAIK; Will the Minis
ter of ENVIRONMENT AND FO R ESTS be 
pleased to state:

(a) the details of the area of the forest 
land required for the multi-purpose Mumri 
Dam;

(b) whether his Ministry have accorded 
clearance to the project under the Forest 
(Cortservation) Act, 1980;

(c) if so, the details thereof;

(d) if not, since when the project is 
pending with his Ministry and the reasons for 
delay; and

. (e) tfie steps taken to expedite the 
clearance of the project?

(c) the amount of financial assistance 
granted for the said schemes. State-wise; 
and

(d) the steps proposed to be taken by 
the Government to give an impetus to Agri
culture development in Orissa?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F ENVIRONMENT AND FOR
E S TS  (SHRI KAMAL NATH); (a) No such 
proposal has t>een received from the State 
Govemment of Maharashtra under the For
est (Conservatton) Act, 1980.

(b) to (e). Do not arise.
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5126. SHRI BOLLA BULLl RAMAIAH: 
Will the Minister of FOOD be pleased to 
state:

(a) the quantity of sugar produced in 
Andhra Pradesh during 1991-92 and 1992- 
93;

(b) the efforts being nnade to improve 
the sugar production during 1993-94; and

(c) the State’s contribution of levy sugar 
to the Central Pool during that period?

TH E  MINISTER OF S TA TE  OF TH E 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) The required information is asun-
der:-

Sugaryear Sugar Production
(Oct.-Sept. (Lakh tonnes)

1991-92 8.49 (Provisional)

1992-93 3.65 (Provisional)
(upto 28.2.93)

(b) The Government have initiated the 
following measures to improve the level of 
sugar production in the country;

(i) Additional production of sugar 
factories during the period 1st 
of January, 1993 to 30th april,
1993, over the corresponding 
period during 1991 -92 season 
would be entitled to 80% free 
sale quota, as against the nor
mal 60%.

(ii) The sugar factories which 
would undertake sugar pro
duction during the late crush
ing period i.e. 1st of May to 
31st July 1993 would be en
titled to higher free sale quota 
of 72% as against normal 60%.

(iii) The Statutory Minimum Price 
(SMP) of sugarcane for the 
current 1992-93 season has 
been increased to Rs. 31/-per

, quintal linked to a basic recov- 
\ ery of 8.5% with proportionate 

premium for every 0.1% in
crease in recovery above that 
level. An advance announce
ment of Statutory Minimum

(iv)

.(V )

(V i)
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price of Rs. 32.50 per quintal 
linked to a basic recovery of 
8.5% has been made for 1993- 
94 season.
The ratio of levy to freesale 
sugar has been revised to 
40:60 for 1992-93 season, as 
against 45:55 earlier. 
Zone-wise ex-factory levy 
sugar price has been notified 
with reference to the increased 
SMP of Rs. 31/-per quintal for
1992-93 season.
The incentive scheme for new 
sugarfactoriesand expansion 
projects has been suitably 
revised.

(c) Under the present policy of partial 
control, the distribution of levy sugar is 
regulated as per the provisions of the Sugar 
(Control) Order, 1966 and, thus, the State 
Governments are not required to procure 
any levy sugar from the factories. The levy 
sugar is allotted by the Central Govern
ment, as per the States’ monthly levy sugar 
quota, from the factories each month for 
distribution through the Public Distribution 
System.

Theft of Petrol in Railways

5127. SHRI MOHAN RAW ALE: Will 
the Minister of RAILWAYS be pleased to 
refer to the reply given to Unstarred Ques
tion No. 9012 on the May 5, 1992 regarding 
alleged theft of Petrol in Railways and state:

(a) when the case of theft of Petrdl was 
referred to the C.B.T.;

(b) whether the Report of CBI has since 
been received;

(c) if so, the details thereof:

(d) if not, when the report is likely to be 
received;

(e) whether in the meantime, the Rail
ways have settled the claim filed by the 
Indian Oil corporation; and

(f) if so, the details thereof?

TH E  MINISTER OF RAILWAY (SHRI 
C.K. JAFFER SHARIEF): (a) On 24.12.91.
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(b) No. Sir.

(c) Does not arise.

Project, Uttar Pradesh with World Bank 
assistance was started in 1983-84.
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(d) This depends upon completion of 
investigation by CBi.

(e) and (f). i.O.C. filed 78 claims cases. 
The position of these claims cases is as 
under.

(i) 13 Claims cases rejected as 
the consignments were deliv
ered under clear receipt.

(ii) 40 claims repudiated as there 
was no sign of leakage.

(iii) In one case, tank wagon was 
tjooked to Loco Foreman. Die
sel. Bhopal

(iv) 8 cases settled but payment 
with-held for adjustment against 
Railway dues.

(v) in one case claim .lot regis
tered due to incomplete tx>ok- 
ing particulars.

(vi) In 12 cases there were dupli
cate entries.

(vii) 3 cases are under inquiry.

Watershed Development Programme in 
Garhwai Region

5128. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Ministerof 
AGRICULTURE be pleased to state:

(a) whether any World Bank Sponsored 
Project has been undertaken for Watershed 
Development in Garhwai region of Uttar 
Pradesh;

(b) if so, the details thereof indicating 
the amount spent on it, year-wise;

(c) whether a critical review by experts 
has been carried out to assess the impact of 
the Project; and

(d) if so. the details thereof?

t h e  m i n i s t e r  o f  s t a t e  in  t h e  
m i n i s t r y  o f  n o n -c o n v e n t i o n a l  
e n e r g y  s o u r c e s  a n d  m in is t e r  o f  
s t a t e  in  t h e  m in is t r y  o f  a g r i c u l 
t u r e  (SHRIS. KRISHNA KUMAR); (a) Yes 
Sir. Himalayan Watershed Management

(b) Himalaya Watershed Management 
Project was implemented in Nayar Water
shed Area of district Pauri and Chamoli of 
Garhwai regk>n and Panar Sub-watershed 
area of district Almora and Pithoragarh of 
Kumaon region. The project was closed on 
30th September, 1992. Year-wise expendi
ture under Himalayan Watershed Manage
ment Project is given below:

Year Rs. in lakh 
Expenditure

1983-84 124.0
1984-85 110.0

1985-86 298.0

1986-87 777.0
1987-88 738.0

1988-89 1069.0
1989-90 1361.0

1990-91 1230.0

1991-92 1560.0

1992-93 784.0

8051.0

or Rs. 80.51 crores.

(c) and (d) No Sir. So far no project 
impact study has been done Project imple
mentation was reviewed regulariy by World 
Bank Field Supervision Mission.

DMUs Utilisation in Railway

5129. SHRI S A R A T C H A N D R A  
PATTANAYAK: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the Government are con
sidering to introduce Diesel Multiple Units 
(DMUs) for Utilisation in new electrified lines 
in suburi^an areas; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI. 
C.K. JAFFER SHARIEF) (a) and (b). Push 
Pull type DMU services have been intro
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duced on Sealdah-Barasat-Hasnabad sec
tion (electrified between Sealdah and 
Rnrasat) from July’90 and are also pro
posed to be introduced on Virar-Dahanu 
Road Section from July'93.

[ Translation]

Raids on Kerosene Depots in M.P.

5130. SHRI PHOOL CHAND VERMA: 
Will the fy/linister of CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION be pleased to state:

(a) the number of raids conducted dur
ing the last three years in Madhya Pradesh 
to check the black marketing of Kerosene:

(b) the number of cases registered; and
(c) the action taken or proposed to be 

taken by the Government in this regard?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY OF CIVIL SUPPLIES. C O N 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER OF STA TE  IN 
TH E  MINISTRY O F COM M ERCE (SHRI 
KAMALUDDIN AHMED); (a) to (c). State 
Governments/UT Administrations are en
gaged in taking action against persons found 
to be indulging in malpractices like 
blackmarketing and other irregularities in 
the distribution of essential commodities to 
consumers under the Essential Commodi
ties Act, 1955 and similar relevant legisla
tions. The Government of Madhya Pradesh 
is reported to have taken the following action 
under the E.C. Act during the last 3 years to 
prevent malpractices in essential commodi
ties, including kerosense;

1990 1991 1992
No. of raids 
made 4224 3903 4368
No. of persons 
arrested 84 68 58
No. of persons 
prosecuted 225 204 112

Separate information relating to kero
sene is not maintained by the Central Gov
ernment.

[English]

Accident of Toofan Express

5131. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI; Will the Minister of 
RAILWAYS be pleased to state:

(a) whether there was any accident 
involving Toofan Express in Tughlakabad 
area on February 27, 1993;

(b) if so, the details thereof;

(c) whether any inquiry has been con
ducted into the accident;

(d) if so, the findings thereof;

(e) the number of persons killed and 
injured therein; and

(f) the preventive measures taken In 
this regard?

THE MINISTER OF RAILWAYS (SHRI
O.K. JAFFER SHARIEF): (a) Yes, Sir.

(b) On 27.2.93, Down POL goods train 
ex. Bad station to Bhatinda was on run in the 
Tughlakabad-OkhIa section of Delhi Divi
sion of Northern Railway and this train 
stopped short of the routing signal finding 
the signal at danger. 3007 Down Udyan- 
Abha Express train was proceeding to New 
Delhi via Tughlakabad-OkhIa section. Driver 
of 3007 Down Udyan-Abha Express train 
ignored the Intermediate Starter Signal and 
dashed in the near of Stationary down Pol 
good train.

This resulted in derailment of:-
(i) train engine and I LR coach 

next to train engine of 3007 
Down Udyan-Abha Express.

(ii) 6 rear-most wagons of Down 
POL goods train derailed and 
capsized.

(c) and (d). Senior Administrative Grade 
Officers' inquiry was conducted into this 
accident. The Inquiry Committee has con
cluded that the driver of 3007 Down Udyan- 
Abha Express train ignored the Intermedi
ate Starter Signal and Dashed in the rear of 
Stationary Down POL goods train. Thedriver 
arnj Assistant driver of Udyan-Abha Ex
press have been held responsible in this 
accident.

(e) As a result of this accident 2 railway 
staff were killed and 8 persons received 
trivial injuries.

(f) Some of the steps taken to eliminate 
accidents attributable to staff failure are as 
under:-
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(t) Induction of technical devices 

to aid human element.
(ii) Monitoring the perfonnance 

of the staff of critical safety 
categories such as drivers, 
guards and station masters, 
etc.

(iii) Intensive training of running, 
operating and maintenance 
staff is conducted.

(iv) Intensive inspections of track, 
telecome gears and mainte
nance depots of coaches, 
wagons and locomotives.

(v) Improvement in quality of out
turn from workshops.

(vi) Continuing emphasis on re
newal and rehabilitation of 
overaged assets, particulariy 
track, bridges and rolling stock.

Hospital in Tinsukia

5132. SHRI UDDHAB BARMAN: Will 
the Minister of RAILWAYS be pleased to 
state;

(a) whether the conversion works of the 
existing medical unit to 30 bedded hospital 
at Tinsukia, Assam are yet to be completed;

(b) if so, the reasons therefor; and

(c) when the conversion works will be 
completed?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes, Sir.

(b) The contractor to whom this work 
was initially awarded failed to execute it.

(c) The work has now been restarted in 
January, 1993 and is expected to be com
pleted by August, 1993.

Appointment In Anthropology Depart
ment

5133. DR KARTIKESWAR PATRA: Will 
the Minister of HUMAN RESOURCE DE
VELOPM ENT be pleased to state:

(a) whether the posts of lecturer in the 
Anthropology Department of the Delhi Uni
versity is being advertised for the last three 
years (on 2.9.89, 3.4.91 and 2.3.92);

(b) if so, the number of candidates 
applied during each year in response to 
those advertisements;

(c) the reasons for not providing ap
pointment letters to the successful candi
dates; and

(d) the action taken/proposed to be 
taken in this regard?

TH E D EPUTY MINISTER IN TH E  MIN
ISTRY OF HUMAN RESOURCE DEVEL
OPMENT (DEPARTMENT OF EDUCATION 
AND D E P A R T M E N T  O F  C U L T U R E ). 
(KUMARI S E U A ); (a) to (d). According to 
the information furnished by the University 
of Delhi, the posts of lecturer in Anthropol
ogy Department of the University had been 
advertised thrice, i.e. in 1989, 1991 and 
1992. In response to these advertisements 
113 candidates in 1989 and 1991 taken 
together and 55 candidates in 1992 had 
applied but as the matter is subjudice re
cruitment to these posts is held up.

Research in the Field of Dairy Technol
ogy

5134. DR. R. MALLU: Will thfe Minister 
of AGRICULTURE be pleased to state:

(a) the various innovations made in the 
field of Dairy technology by the National 
Dairy Research Institute, Kamal during the 
last two years;

(b) whether there is coordination be
tween the National Dairy Research Institute 
and other Dairy Development Agencies on 
the apfiication of such new innovations;

(c) if so. the details thereof; and

(d) the steps taken or proposed to be 
taken by the Govemment to propagate such 
technology?

TH E MINISTER OF STA TE  IN TH E 
M INISTRY O F N O N -C O N V E N TIO N A L  
ENERGY SOURCES AND MINISTER O F 
STATE IN TH E MINISTRY OF AGRICUL
TU R E (SHRI S. KRISHNA KUMAR): (a) Sir, 
The NDRI during the past two years has 
developed new technologies for acceler
ated ripending of cheese, cheese spread & 
whey products, infant formulas for normal, 
pro-mature & lactase deficient subjects, long-
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life coffee flavaoured milk drink, buffalo milk 
casein hydrolysate, lassi powder, tea com
plete powder, long-life in-package panner, 
Rasogolla mix power and instant kulfi mix 
powder.

(b) Yes.
*

(c) NOR! conducts on regular basis 
National Seminars, Symposia. Work shops, 
short-term courses for professionals from 
Dairy Industry, enterpreneurs and other 
organisations. The results of findings are 
also published in various scientifk: joumals 
and magazines. The findings are also dis
seminated through Dairy Melas, Exhit>itions 
and personal contacts.

(d) The Institute proposes to strengthen 
its consultancy services to further acceler
ate the transfer of technologies.

Floods/Hailstorms in Madhya Pradesh

5135. SH R I P A R A S A R A M
BHARADWAJ:

DR. L A X M IN A R A Y A N
* PANDEYA;

Will the Minister of AGRICULTURE be 
pleased to state:

(a) the districts in Madhya Pradesh 
affected by the recent floods/hailstorms;

(b) the estimated loss of crops, proper
ties and livestock caused as a result thereof;

(c) the financ^^l assistance sought and 
the amount actually provided to the state;

(d) whether any Central team has vis
ited the State to review the situation and 
recommended relief measures;

(e) if so, the details thereof; and

(f) the action taken by the Government 
thereon?

TH E  MINISTER O F S TA TE  IN TH E 
M IN ISTR Y O F  N O N -C O N V E N TIO N A L  
ENER G Y SO UR CES AND MINISTER OF 
S TA TE  IN TH E  MINISTRY O F AGRICUL
TU R E (SHRI S. KRISHNA KUMAR): (a)

19,1993 Written Answers 768
Accroding to the report received from tfie 
Government of Madhya Pradesh, 28 dis
tricts have been affected due to recent 
fiailstorms.

(b) As open preliminary assessment 
made by the Government of Madhya 
Pradesh, crops in an area of at>out 3 lakh 
hectares have t>een damaged due to this 
calamity with an estimated value of Rs. 
54.00 crores, besides loss of 193 animals.

(c) The State Government of Madhya 
Pradesh has requested for an amount of Rs. 
30 crores for providing relief to the farmers 
affected by hailstorms. The request of the 
State Government is being considered in 
the light of the existing scheme for financing 
relief expenditure.

(d) No, Sir.

(e) and (f). Do not arise.

[Translation]

Raids Under Essential Commodities 
Act, 1955

5136. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of CIVIL SUP
PLIES. CONSUM ER AFFAIRS AND PUB
LIC DISTRIBUTION be pleased to state:

(a) the number of raids conducted un
der Essential Commodities Act, 1955 (Spe
cial provisions, 1981) during each of the last 
three years. State-wise;

(b) the number of persons arrested, 
prosecuted and convicted during the above 
period, State-wise; and

(c) the value of goods confiscated dur
ing the raids?

TH E  MINISTER OF S TA TE  IN THE 
MINISTRY OF CIVIL SUPPLIES, C O N 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION AND MINISTER O F S TA TE  IN 
TH E  MINISTRY OF COM M ERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
information is given in the statements 1,11 & 
II annexed. . ,
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SL.No. StateAJT
No. of 

raids made
No. of 

persons 
arrested

No. of 
persons 

prosecuted
No. of 

persons 
convicted

Value of 
goods con- 

fiscate&
(Rs. in Lakhs)

1. Andhra Pradesh 9948 1593 21 5 238.34

2. Assam 1956 7 41 0 ^

3. Arunachal Pradesh 16 - - ■ -

4. Bihar 506 334 303 107.38

5. Gujarat 5461 45 71 11 186.15

6. Goa 43 2 1 V 0.88

7. Haryana 127 122 19 m 3.97

8. Himachal Pradesh 2508 - - m -

9. Jammu & Kashmir 22 21 5 m 0.72

10. Kamataka 3433 646 374 22.06
11. Kerala 582 - - m 0.09
12. Madhya Pradesh 4224 84 225 19 41.22
13. Maharashtra 502 815 327 118 180.79
14. Manipur 15 16 - - -

15. Meghalaya 332 - - - -

16. Mizoram 87 5 6 - 0.05
17. Nagaland - - - - -

18. Orissa 7078 16 142 1 17.98

19. Punjab 13902 - - ' 1.47

20. Rajasthan 1798 46 155 208 10.53

21. Sikkim 3 7 - - -

22. Tamil Nadu &479 109 616 98 120.99

23. Tripura 369 10 13 16 0.27
24. Uttar Pradesh 67062 1130 1879 98 1087.51
25. West Bengal 1598 609 416 7 65.18
26. A&N Island 5694 22 161
27. Chandigardh 11 ‘ _

28 D & N Haveli • - - - -
29. Delhi 505 40 33 9 0.38

30. Daman & Diu 51 - - - -

31 Lakshadweep - - • - - -

32. Pondicherry eio 86 58 12 0.97

Total 134002 5984 4866 603 2087.2

® (1-1-90 to 31-12-90)



771 Written Answers APRIL 19, 1993 
STATEM ENT -II

Written Answers 772

SLN o. StateAJT
No. of No. of 

raids made persons 
arrested

No. of 
persons 

prosecuted
No. of 

persons 
convicted

Value of 
goods con

fiscated
(Rs. in Lakhs)

1. Andhra Pradesh 11221 1081 10 5 242.13
2. Assam 3147 4 21 3 -

3. Arunachal Pradesh 18 - ' - -
4. Bihar 276 95 138 - 169.11

5. Gujarat 6977 34 118 3 351.10
6. Goa 45 5 5 - 2.08
7. Haryana 754 94 36 - 0.56

8. Himachal Pradesh 28645 2 8 - -

9. Jammu & Kashmir 103 123 32 1 1.00

10. Karnataka 4584 599 48 2 7.43

11. Kerala 14357 - 15 - 4.14

12. Madhya Pradesh 3903 69 204 7 53.47

13. Maharashtra 18296 877 500 53 125.30

14. Manipur 73 4 - - -

15. Meghalaya 413 - - - -

16. Mizoram 322 5 - - 0.57

17. Nagaland - - NIL - -

18. Orissa 2624 25 136 5 39.44

19. Punjab 27661 22 36 - 7.79

20. Rajasthan 1117 10 166 40 27.31

21. Sikkim 11 11 - - -

22. Tamil Nadu 12172 443 3197 136 199.21

23. Tripura 218 22 10 - 0.07

24. Uttar Pradesh 19579 762 1234 - 920.22

25. West Bengal 2656 1218 638 - 405.92

26. A&N Island 4100 1 56 _ _

27. Chandigardh 78 3 _
28 D & N Haveli 4 7 - - 15.29
29. Delhi 2075 173 106 17 3.73
30. Daman & Diu 39 - - -
31 Lakshadweep • n Fl ;!; -
32. Pondicherry 581 66 22 19 0.19

Total 166049 5754 6735 291 2576.06

■'V. v ■'
'■ ; ■
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No. of 
raids made

SL.No. State/UT

No. of 
persons 
arrested

No. of No. of 
persons persons 

prosecuted convicted
Value of Reported 

goods con- upto 
fiscated

(Rs. in Laiihs)

1. Andhra Pradesh 10726 1065 12 23 246.60 Dec.

2. Assam 899 - - - 0.98 Dec.

3. Arunachal Pradesh 5 - - - - Nov.

4. Bihar 456 95 152 2 73.71 Oct.

5. Gujarat 7226 27 123 - 349.82 Dec.

6. Goa 166 12 12 - 1.52 Dec.

7. Haryana 605 70 15 - 2.92 Dec.

8. Himachal Pradesh 18899 5 11 9 0.24 Dec.

9. Jammu & Kashmir 81 82 11 2 ' - Dec.

10. Karnataka 2951 261 63 29 24.80 Oct.

11. Kerala 14104 7 • 7 1 19.32 Dec,

12. Madhya Pradesh 2462 30 103 50 54.56 July

13. Maharashtra 9691 806 256 16 67.06 Dec.
14. Manipur 55 20 6 - 0.01 Dec.
15. Meghalaya 63 - - - - Dec.
16. Mizoram 333 - - - 0.01 Dec.

17. Nagaland - - NIL - - Dec.
18. Orissa 1527 59 170 5 11.37 Dec.
19. Punjab 27289 8 9 0 1.76 Dec.
20. Rajasthan 1730 44 204 58 56.98 Dec.
21. Sikkim 1 5 - - - Dec.
22.Tamil Nadu 10842 357 3166 41 218.92 Dec.
23. Tripura 52 13 13 1 8.32 Dec.
24. Uttar Pradesh 19269 657 993 - 508.42 Dec.

25.West Bengal 2118 1133 573 10 379.80 Oct.

26.A&N Island - NIL _ Nov.

27.Chandigardh 137 2 _ — _ Dec.

28 D & N Haveli - - NIL - - Dec.

29. Delhi 1929 111 49 70 3.10 Dec.

30. Daman & Diu 15 - - . - , - May

31 Lakshadweep - - NIL ■ -'t Dec.

32. Pondk:herry 49 73 17 17 0.66 Dec.

Total 133680 4950 5965 334 2029.88

Statement Showing Information Received upto 28.2.1993
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VVid649-651 Suburban Railway Service 

in Delhi

5137. SHRI SURYA NARAIN YADAV:
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether there is a proposal to intro
duce a suburban railway service in Delhi in 
a joint venture with private sector; and

(b) if so, the details thereof?

TH E  MINISTER O F RAILWAYS (SHRI 
C.K. JA FFER  SHARIEF) (a). No. Sir.

(b) Does not arise.

[English]

Deposits of Funds by Cooperative 
Banlcs

5138. DR. LAL BAHADUR RAWAL:
SHRI ANAND RATNA MAURYA:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the Registrar of Coopera
tive Societies. Delhi has issued directions/ 
instructions to the Cooperative Societies to 
deposit their funds in Cooperative Banks;

(b) if so, the details of the societies and 
amount deposited by them in the Coopera
tive Banks in Delhi during the last six months;

(c) whether the Government have re
ceived any complaint that the cash orders of 
some Group Housing Societies issued by 
these cooperative banks have not been 
honoured by them; and

(d) if so. the action taken by the Regis
trar of Societies against managements of 
these cooperative banks to save the inter
ests of the Societies who have complied the 
instruction of Registrar by depositing their 
money is these banks?

TH E  MINISTER O F S TA TE  IN TH E  
M IN ISTR Y O F N O N -C O N V E N TIO N A L  
ENER G Y SO U R CES AND MINISTER O F  
S TA TE  IN TH E  MINISTRY O F AGRICUL
TU R E  (SHRI S. KRISHNA KUMAR): (a) to
(d). The information is being collected from 
the Registrar of Cooperative Societies. Delfii 
and will be laid on the Table of the House as *o state:

Subsidy on Fertilizers

5139. SHRI SYED  SHAHABUDDIN; 
Will the Minister of AGRICULTURE be 
pleased to refer to the reply given on March 
10,1993 to Unstarred Question No. 2166 
and state:

(a) the total outlay on the scheme 
during 1992-93;

(b) the average percentage of reduc
tion in sale prk:e of DAP & MOP on account 
to this concession;

(c) whether there was any limit on the 
quantity of corwessional purchase; artd

(d) whether the concession was avail
able to all farmers or subject to ttieir eco
nomic status or their holding size?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F N O N -CO N V EN TIO N A L 
ENERGY SO UR CES AND MINISTER O F 
S TA TE  IN TH E  MINISTRY OF AGRICUL
TU R E (SHRI S. KRISHNA KUMAR): (a) 
Rs. 340 crores.

(b) The percentage of reduction in 
sales price of DAP and MOP on account of 
the concession is as follows:

DAP - 13 to 15%
(Approximately) 

MOP - 16 to 22%

(c) arul (d). The funds urtder the 
scheme were alkx»ited to the State Gov
ernments based on their consumption of 
phosphatic & Potassk: fertilizers during the 
same period of the previous Rabi season. 
The concession was available to all farm
ers irrespective of economic status of size 
of hokJing.

Enrolment of F o re i^  NationsI in 
Voter’s Lists

5140. SHRI MOHAN RAWALE: .
SH R I S H A N K E R S IN G H  

VAGHELA:
SH R I A T A L  BIHARI 

VAJPAYEE:
IfUMARI PUSPA DEVI SINQH:

Will the PRIME MINISTER bepieased

Written Answers 776
and when received.
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(a) -whether it has come to the notice of 

the Government that a large number of 
illegal foreign immigrants in various [>aits of 
the country have succeeded in getting them
selves enrolled on the voters lists;

(b) if so. the details and facts thereof 
together with the places in the country, with 
particular reference to Delhi, from where

. such reports have been received; and

(c) the corrective measures taken or 
proposed to be taken in this regard?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F LAW, JU S TIC E  AND COM 
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) to (c). The infomiation is t>eing collected 
and will be laki on the Table of the House.

Delation of names ol Bangladeshis 
from Voter’s List

5141. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTER be pleased to state;

(a) wftether the Giovemment are aware 
of the wklespread deletkm of names from 
the Voter's List in Delhi;

(b) if 80, the details thereof;

(c) whether the Government have en
quired atx>ut such attempt of defrechisement 
of a large number of IrKJian citizens; artd

(d) if so, the steps taken to see that no 
single genuine Indian citizen living in Delhi 
should loose his votirtg right?

TH E  MINISTER O F S TA TE  IN THE 
MINISTRY O F LAW. JU S TIC E  AND COM 
PANY AFFAIRS (SHRI H R. BHARDWAJ):
(a) to (d). Information regarding deletion of 
names from the Voter's List is t>eing col
lected and will be laid on the Table of the 
House.

lASlAPS from SIklcim

5142. SHRI UDDHAB BARMAN: Will 
the PRIME MINISTER be pleased to state:

(a) tfie number of I AS/I PS/I FS officers 
nominated from the State of Sikkim after its 
merger with Indian t-

(b) the number of officers directly quali
fied to lAS/IPS/iFS from Sikkim during the 
same period and

(c) the number out of them tralonging to 
Nepalis, Bhutia and Lepcha respectively?

TH E  MINISTER O F S TA TE  IN TH E 
M IN ISTR Y O F  P ER S O N N E L PUBLIC 
GRIEVANCES AND PENSIONS AND MIN
ISTER O F S TA TE  IN TH E MINISTRY O F 
PARLIAMENTARY AFFAIRS (SHRIMATI 
M ARGARET ALVA); (a) to (c). The infor
mation is being collected from the con
cerned Ministries.

i-atrines in Rural Housshoids

5143. SHRI SU S H IL C H A N D R A  
VARMA: Will the PRIME MINISTER be 
pleased to state:

(a) the salient features of the scheme 
to enable the rural households to construct 
latrines in their houses; an

(b) the financial provision made by the 
Gk>vemment in the budget of 1992-93 and 
1993-94 to meet the requirements of latrine 
construction in the Country, State-wise?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY O F RURAL DEVELOPM ENT 
(DEPARTM ENT O F RURAL DEVELOP
M ENT) (SHRI RAMESHWAR THAKUR):
(a) The salient features of the Centrally 
Sponsored Rural Sanitation Programme 
(CRSP) are given in statement I.

(b) The budget proviskm for 1992-93 
and 1993-94 for CRSP, Statewise, is at 
Statement II.

STATEM ENT I

Sent features of tfie Centrally Spon
sored Rural Sanitation Programme

(a) There will be no subsidy out of 
Government Fund for persons above the 
poverty line.

(b) The contribution by the t>enefk:ia- 
ries and the balance cost to t>e met by the 
Central Government and the State govt. 
wouM t>e as under:-
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Item Share of Contribution by 
persons below 

poverty line

Contribution 
by the pan- 

chayat

Central Govt. State Govt.

Construction 
of household 

latrines for persons 
below the poverty 
line

40% 40% 20%

Conversion 
of dry latrines 
into sanitary 
latrines

40% 40% 29%

■

Village comples 
exclusively 
for women

35% 35% “ 30%

Drains and 
other sanitation 
facilities can not be
met out of JRY funds

25% 25% 50%

The Central assistance is subject to the 
condition of matching provision/expenditure 
out of the State Sector minimum Needs 
programme.

(c) The contribution from persons be
low the poverty line will be 20% of unit cost 
either in cash or kind or in labour.

(d) Preference will be given to SC/STs 
families in selection of beneficiaries. Atleast 
50% of the funds will be utilised for providing 
sanitary latrines to SCs/STs below the pov
erty line where the percentage of SC/ST 
households exceeds 20% of general 
housholds.ln othercases where SC/ST popu
lation is less than 20% of general popula
tion, the percentage of funds utilised should 
be atleast the same as the percentage of 
SC/STs households.

e) Out of the total annual allocation/ 
release under CRSP, the State Sector can 
utilise the funds in the following manner;-

i) Upto 72% for construction of
individusia household latrines and 
conversion of dry latrines of house
holds below the poverty line with 
preference among them to SC/ 
STs families, 

il) upto 10% for village complex for
women.

iii) Upto 5% for drains and other sani
tary facilities.

iv) Upto 10% for health education, 
awareness demand generation and 
training of masons to the extent it 
cannot be met under TRYSfeM.

v) Administrative cost will be limited 
to 3% of the annual provision.

S TA TE M E N T II

Allocation tor Centrally sponsored Rural 
Sanitation Programme ( C R S P )

Rs. in Lakhs

S.No StateAJT 1992-93 1993-94

1. Andhra Pradesh 105.030 157.48

2. Arunachal Pradesh 2.835 4.25

3. Assam 38.250 57.47

4. Bihar 186.630 279.79

5. Goa 1.290 1.94

6. Gujarat 47.370 71.01

7. Haryana 16.935 25.52

8. Himachal Pradesh 17.460 26.28

9. J&K 23.115 34.65
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Rs. in Lakhs

S. No State/UT 1992-93 1993-94

10.Karnataka 85.155 127.78

11. Kerala 64.755 97.20

12. Madhya Pradesh 122.850 184.16

13. Maharashtra 134.490 201.80

14. Manipur 4.965 7.47

15. Meghalaya 5.355 8.03

16. Mizoram 1.485 2.16

17. Nagaland 3.720 5.58

18. Orissa 73.620 110.54

19. Punjab 17.235 25.96

20. Rajasthan 63.255 94.86

21. Sikkim 1.395 2.09

22. Tamil Nadu 111.120 166.82

23. Tripura 7.515 11.30

24. U.P 261.090 391.43

25. West Bengal 100.965 151.29

26. A&N Islands 0.255 0.40

27. Damon & Diu 0.090 0.11

28. Lakshadweep 0.015 0.02

29. Pondicherry 0.420 0.61

30. Delhi 1.080 1.62

31. Chandigarh 0.075 0.11

32. D&N Havell 0.180 0.27

Total 1500.000 2250.00

NB 1. Where the share works out to 
less than Rs 5 lakhs, a minimum amount of 
Rs. 5 lakhs will be provided. So that, there 
is some visible progress in these States/ 
UTs,

2. In addition an allocation of Rs. 6 
crores in 1992-93 and Rs. 7.50 crores in
1993-94 has been made for assistance to 
council for people’s Action and Rural Tech
nology (CAPART) for implimentation of the 
programme through voluntary organisations/
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Non-Govemmental Organisations.

[Translation]

Schemes for Drinking Water 
problem in Bihar

5144. SHRI B H U B A N E S H W A R  
PRASAD MEHTA; Will the PRIME MINIS
TER  be pleased to state:

(a) whether the Government have for
mulated any scheme for water supply for the 
State of Bihar with the World bank assis
tance or any other international organisation;

(b) if so, the details thereof and the time 
by which the scheme is likely to be intro
duced;

(c) the amount likely to be incurred on 
these schemes; and

(d) the time by which these schemes 
are likely to be completed?

THE MINISTER OF STA TE  IN THE 
MINISTRY OF RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
MENT) (SHRI RAMESHWAR THAKUR):
(a). No. Sir.

(b) to (d). Do not arise.

Drainage Facilities in Slum Areas 
of Uttar pradesh

5145. SHRI HARI KEWAL PRASAD: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether any assistance has been 
provided for drainage facility for rainy water 
in urban slums of Uttar pradesh:

(b) if so. the details of the amount 
sanctioned and released for this purpose 
during the last three years; an

(c)' the places in the State where ttiis
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facility was provided

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W A TER  R ESO U R C ES (SHRI P.K. 
TH U N G O N ): (a) No. Sir. There is a scheme 
for slum improvement in the State sector 
under the minimum Needs Programme 
called “Environmental Improvement of Ur
ban Slums (EIUS)". Under this scheme 
basic amenities like low cost water supply, 
drainage, community baths and latrines, 
widening and paving of lanes and street 
lighting are provided in urban slums. The 
slum improvement projects under the EIUS 
scheme are required to be taken up by the 
State Govemments within their State Plan 
provisk)ns. The cities and areas selected 
under the scheme from time to time are 
determined by the State Govemments.

(b) and (c). Question does not arise.
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TH E  M INISTRY O F PARLIAM ENTARY 
A F F A IR S  (S H R I P R .  K U M A R A M - 
ANGALAM): (a) and (b). Yes. Sir. Both 
Hardware and Software solutions are cur
rently available for using Indian languages in 
their respective scripts on computers. Hard
ware solutk>n is through the “Graphics based 
Intelligent Script Technology (GIST)" add- 
on-card. A number of software solutions 
from various manufacturers are also avail
able.

(c) and (d). Yes. Sir. bureau of Indian 
Standard (BIS) along with the Department 
of Electronics (DOE) have evolved standard 
key board layout and codes for Indian Scripts. 
Data entry is facilitated by using this key
board with stickers in respective languages.

Multinational Drug ComfMnies

5148. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state:

[English]
%

Indian languages for Computers

5146. SHRI BAPU HARI CHAURK: 
Will the PRIME MINISTER be pleased to 
state:

(a) the names of the new drug products^ 
for which approval has been granted to 
various multinatk>nal companies during each 
of the last three years, company-wise;

(b) the prices approved for each of 
these products; and

(a) whether computers which are ca
pable of using Indian languages in their 
respective scripts have been developed so 
4ar;

(b) if so. the details thereof;

(c) whether multi-language key boards 
have also been evolved/devek>ped; and

(d) if so, the details thereof?

(c) the number of pending industrial 
licences at present?

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY O F CHEM ICALS AND FERTIL
IZERS (SHRI EDUARDO FALEIRO): (a) 
Details of new drugs for which approvals 
have been granted to multinational compa
nies during the last three years, year-wise 
are given in the Statement.

(b) These are non-scheduled drugs.

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F SCIENCE AND TE C H N O L
O G Y (D EP AR TM EN T OF ELECTRO NICS 
AND D EP AR TM EN T O F OCEAN DEVEL
O P M EN T) AND MINISTER OF S TA TE  IN

(c) As on 31.3.1993, no Industrial 
Licences are pending with this Department 
in respect of any multinationai company for 
manufacture of the new drugs given in the 
statement.
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Import of Helium Gas

APRIL

5149. SHRI M.V.S. M URTHY; Will the 
PRIME MINISTER be pleased to state:

(a) the total cost of helium gas imported 
for meting the requirement of rocket tech
nology and nuclear reactors during 1991 -92 
and 1992-93;

(b) whether the Government have 
explored the feasibilities to find fields of 
helium gas anywhere in the country to re
duce the burden of its import: and

(c) if so. the details thereof?

TH E  MINISTER O F STA TE  IN TH E  
M INISTRY O F SCIENCE AND TE C H N O L
O G Y (D EPAR TM EN T O F ELECTR O N ICS 
AND D EP AR TM EN T O F OCEAN  DEVEL
O PM EN T) AND MINISTER O F PARLIA
M E N T A R Y  A F F A IR S  (S H R I P R .  
KUMARAMANGALAM): (a)to(c). Informa
tion is being collected and will be laid on the 
Table of the House.

[ Translation]

Civic Amenities in Cities of Madhya 
Pradesh

5150. SHRI KHELAN RAM JANGDE: 
WHI the Ministerof URBAN DEVELOPM ENT 
be pleased to state:

(a) the name of the projects launched 
by the Union Government and the Housing 
and urt>an Development Corporation for the 
development of medium cities in Madhya 
Pradesh; and

}
(b) the total amount earmarked and 

spent for this purpose during 1992-93?

TH E  MINISTER O F  S TA TE  IN TH E
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MINISTRY OF URBAN D EVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W ATER  R ESO UR CES (SHRI P.K. 
TH UN G O N ): (a) and (b). Under the
Centrally Sponsored Scheme for Integrated 
Development of Small and Medium Towns 
(IDSMT) which is in operation since 1979- 
80. Schemes have been sanctioned in 44 
towns in the State of Madhya Pradesh and 
Central assistance amounting to Rs. 1364.82 
lakhs released upto 31-3-93. In respect of 
towns covered under IDSMT Scheme upto 
31-3-92. the components eligible for Central 
assistance included the followir>g:-

(i) Residential area devek>pment

(ii) markets and Mandis

(iii) Traffic and transportation

(iv) Industrial area development

(v) Municipal abattoir

(vi) Low Cost Sanitatkjn

The revised guklelines of IDSMT Scheme 
whk:h are applrcable for towns covered from 
1992-93 onwards provkJe for support from 
HUDCO/other financing institutions in addi
tion to txjdgetary support. The revised 
guidelines also provide for separate sets of 
components to l>e financed through Central 
assistance and through loan assistance from 
HUDCO/other financing institutions respec
tively. During 1992-93,3 towns of Madhya 
Pradesh namely, Sager, Tikamgarh, 
Mandsaur have been covered under the 
IDSMT Scheme and Central assistance 
amounting to Rs.60.00 lakhs has been re
leased in March, 1993. The approved com
ponents for Central assistance for the above 
3 towns included schemes under Markets 
and Mandis & Traffic and Transportation. In 
the above 3 towns, the components pro
posed for financing through HUDCO are to 
tie appraised and sanctioned by the HUDCO.
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5151. SHRISURENORA PAL PATHAK: 
Will the Ministerof URBAN DEVELOPM ENT 
be pleased to stale:

(a) the details of the commercial com
plexes which have since been completed 
and those which are lying incomplete in 
Trans-Yamuna area of Delhi;

(b) the number of commercial com
plexes pending for allotment with D.D.A. 
even after tfieir completion and the reasons 
for their pendency; and

(c) the steps taken or proposed to be 
taken for allotment of these complexes 
expeditously?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F  URBAN D EVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TRY O F W ATER  R ESO UR CES (SHRI P.K. 
THUNGON); (a) to(c). The infoimatk>n is 
being collected and will be laid on the Table 
of the Sabha.

(Engfe/ij

Unauthorised Jhuggis in R.IC Punun

5152. SH R I R A M C H A N D R A  
VEERAPPA: Will the Minister of URBAN 
d e v e l o p m e n t  be pleased to state;

(a) wfietfier unauthorised jhuggis have 
been constructed in the Sector-VII. R.K. 
Puram In tt>e vicinity of ttie Springdale ScfKxil, 
Dhauia Kuan, South Moti Bagh arul other 
areas in New Delhi;

(b) if so, the number of such jhuggis 
constructed in the New Delhi are:

(c) whether ttie ratkxi cards have also 
been issued to the persons residing there;
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(d) wfietherelectricity, water and put>lic 

toilets are also provkled to these jhuggis 
dwellers;

(e) if so, the amoiint spent by the 
Govemment on providing such facilities so 
fan and

(f) the steps taken by the Govemment 
to remove these jhuggis from these areas?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY OF URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y O F W ATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (f). The information is 
being collected and will be laid on the Table 
of the Sabha.

[TranslatiorU

launch of Communication Statellites

5153. SHRI RAMDEW RAM: Will the 
PRIME MINISTER be pleased to state;

(a) the life span of INSAT-IC satellite 
launched for communication purposes;

(b) the time by which other satellites are 
likely to be launched to sustain the continuity 
of the communication network and the names 
of these satellites;

(c) the cost of each such satellite 
launched so far,

(d) the cost likely to be incurred on 
launching of othersatellites during the Eighth 
Plan period; and

(e). the n^mes of the countries from 
which each of these satellites is likely to be 
laurtched in the Eighth Plan?

TH E  MINISTER O F S TA TE  IN TH E 
PRIM E M IN IS TE R ’S O F F IC E  (SH R I 
BHUVNESHCHATURVEDI): (a) INSAT-IC
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which was fabricated by Ford Aerospace 
Corporation of USA was launched in July,
1988. Due to a major power anomaly which 
occured soon after the launch, the satellite 
was operated for sixteen months at approxi
mately 50% of its capacity. The satellite was 
abandoned after sixteen months of opera
tion as it lost earth lock.

(b) Even at the time of the loss of 
INSAT-IC, the continuity of service was 
provided by INSAT-IB. INSAT-ID was
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launched in June; 1990 and the totally indig
enously fabricated INSAT-2A in July. 1992. 
These two satellites have not only provided 
continuity of service, but also considerably 
enhanced the total service capacity, par
ticularly because each of the indigenously 
fabricated INSAT-2 series of satellites have 
much larger capacity than INSAT-I satel
lites.

(c) The cost of each of the INSAT series 
of satellites launched is given below:

INSAT-IA & IB - 65.9 million US Dollars

INSAT-IC - 61.9 Million US dollars

INSAT-ID - 62.1 million US Dollars

INSAT-2A - Rs.78.00 crores (approx)

(d) The cost of each of the INSAT 
series of satellites to be launched during the

Eighth Plan period is as under:

INSAT-2B - Rs. 78.00 crores (approx.)

INSAT-2C &2D (together) - Rs. 190.00 crores (approx.)

(e) INSAT-2B will be launched in June 
1993 from Kourou, French Guians. The 
launch services for INSAT-2C and 2D is yet 
to be decided.

[Engiish]

Use of Rubber Wood in Construction 
of Buildings

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F URBAN D EVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y OF W ATER R ESO U R C ES (SHRI P.K. 
THUNGON): (a) and(b). No, Sir. However, 
with a view to decrease the use of conven
tional word in Government building con
structions, suitability of use of rubber wood 
has to be studied.

5154. Will the Minister of URBAN DE
VELOPM EN T be pleased to state;
■■■■-. --.I ■ i .. '

(a) whetherthe Union Govemment have
asked the State Governments to encourage 
the use of rubber wood in the construction of 
Government buildings; and  ̂ ^

(b) if so. the details thereof?

Allotment of Government Accommoda
tion

5155. SHRI JEEW AN  SHARMA; Will 
the Minister of URBAN D EVELO PM ENT be 
pleased to refer to the reply given on De
cember 11.1991 to Unstarred Question No. 
3312 and state:
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(a) whether the requisite information 

has since been collected;

(b) if so. the details thereof; and

(c)_ if not, the reasons therefor?

TH E MINISTER OF STA TE  IN TH E  
MINISTERY O F URBAN DEVELOPM ENT 
AND MINISTER OF S TA TE  IN TH E  MINIS
TRY OF W ATER R ESOURCES (SHRI P.K. 
THUNGON): (a) to (c). The relevant
information is furnished in the Statement 
enclosed. *

The main issues highlighted in the news 
item captioned “mal-practices in allotting 
Government accommodation" appeared in 
Indian Express dated 0.9.1991 mainly re
lated to delay in allotment and unauthorised 
occupation of Govemment accommodation, 
quarters remaining vacant for periods as 
long as 62 months and out of turn allotment.

The information with regard to these 
issues is as under:-
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quarters remained under unauthorised oc
cupation during 1987 to 1989. 2553 quar
ters were got vacated during this pe !od and 
as on 31.3.1989, 1739 quarters were under 
unauthorised occupation, since then these 
quarters have also been vacated leaving 
235 cases of unauthorised occupation. A 
number of these cases could not be vacated 
due to Litigation resorted to by ex-allottes in 
District Courts.

(iii) To reduce the incidence of out of 
turn allotments, effos rtare made to keep the 
ratio of out of turn and in-tum allotments as 
1:4.

Litigation on service matters

5156. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
refer to the reply given on November 29, 
1991 to Unstarred Question No. 1408 and 
state:

(a) whether any decision has since 
been taken in the matter;

(i) The news item mentioned that 1617 
units were lying vacant for varying periods. 
Actually these were 617 units -19 in Type-1, 
323 in Type-ll and 275 in Type-Ill. Most of 
these quarters were located in M.B. Road, 
Lodi Road Complex, DIZ Area and were of 
smaller plinth area. Since these quarters 
were in out-laying areas and were of smaller 
size, the Government employees did not 
readily accept these quarters and had to be 
offered several times to other employees 
before these were finally accepted. Only 
two cases are such where delay of 62 
months has been indicated. Actually, these 
were declared dangerous by CPWD in Au
gust, 1983 and were declared fit for occupa
tion in October. 1988 only. As Such there 
was no delay even in these two cases.

(ii) The newspaper reported that 4292

(b) whether there is any proposal to 
minimise litigation on service matters which 
are on the high side involving wasteful non
plan expenditure; and

(c) if so, the details thereof?

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY OF LAW. JU S TIC E  AND COM 
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) Yes, Sir. Steps have been taken from 
time to time to reduce Govemment litiga
tion.

(b) and (c). The Ministries and Depart
ments of Govemment of India have been 
advised to ensure that appeals are filed only 
in those matters which require authoritative 
pronouncements of the Supreme Court on 
matters of law or questions of general im
portance.
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Incentives for manutacture of 

drugs.

5157. SHRIRAMNAIK: WiH the PRIME 
MINISTER be pleased to state:

(a) the Incentives provided for discov
ery, research and quality technology 
upgradation and manufacture of drugs at 
present;

(b) whether the Government propose 
to further increase these incentives; and

(c) it so. the details thereo*?

TH E  MINISTER O F S TA TE  IN TH E  
M INISTRY O F  CHEM ICALS AND FERTIL
IZERS (SHRI EDUARDO FALEIRO): (a) 
Tfie incentives provided for discovery, re
search and quality technology upgradation 
and manufacture of drugs are as follows;*

i) Expenditure incurred on R&D is taken 
into account while determining cost of pro
duction of bulk drugs under price control.

ii) A company is aNowed to retain 50% 
of tfie reduction in price of bulk drug achieved 
through R&D efforts.

Hi) If a company devek)ps a process for 
a bulk drug, through its own R&D effort or 
through National laboratories, from bask: 
stage and if such process is signifk;antly 
different from existing processes and re
sults in cost-effective production, exemp- 
tk>n from price control is available for a 
period not exceeding 5 y<sa'  ̂fnx n the date 
of commercial production.

iv) Higher profitability ceiling for units 
engaged in approved R&D work related to
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v) As in the case of R&D work in other 
sectors of industry, the pharmaceutical sec
tor also enjoys incentives and support mea
sures such as Income Tax relief. Acceler
ated Depreciation Allowance, Import facility 
etc.

(b) and (c). In addition to the existing 
incentives, a number of other suggestions 
are under examination as a part of the 
review of the Drug policy, mentioned in the 
background not laid on the'Table of the 
House on 12.8.92.

[Trans/a/irbn]

Improvement of Metropolitan Cities

5158. SHRI T E J S IN G H  R A O  
BHONSLE; Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state:

(a) amount sanctioned by the Union 
Gkjvemment to improve the conditkwi of the 
rrtetropolitan cities during the last two years. 
State-wise;

(b) whether the Government have 
sanctioned the proposals for provMing addi- 
tkxial amount during the year 1992-93; and

(c) if not. the reasons therefor?
TH E  MINISTER O F S TA TE  O F TH E

M IN IS TR Y  O F  P LA N N IN G  A N D  
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHARGOMANGO); (a) The following 
amounts were sarK:tioned during last two 
years by way of Special Central Assistance 
for infrastructure development in metropoli
tan cities: *

(Rs. in crores)

1991-92 1992-93

Bombay (Maharashtra)' — 20.00*
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* (Rs. in crores)

1991-92 1992-93

Calcutta (West Bengal) 21.00 20.00

Madras (Tamil Nadu) — 15.00

Hyderabad (Andhra Pradesh) — 15.00

* Another Rs. 50 crores was given 
within the overall allocation of formula-based 
central/assistanceAo Maharashtra for the 
problems of Bombay without earmarking.

Sion during the last three years, State-wise; 
and

(b) the number of persons actually 
provided employment during the atx>ve pe
riod. State-wise?

(b) and (c). No specitx proposals for 
additional funding during 19S>)2-93 were re
ceived.

Employment by Khadi and Village 
Industries Commission

5159. SHRI S A N TO S H  KUM AR 
GANGWAR: Will the PRIME MINISTER be 
pleased to state:

(a) the number of mandays created by 
the Khadi and Village Industries Commis-

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY OF INDUSTRY (DEPARTM ENT 
O F SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) and (b). KVIC 
employment being self-employment or em
ployment on piece-rate wage, the total em
ployment man hour or mandays basis is rK>t 
possible to Calcutta. The employment pro
vided by KVIC is broadly classified as full 
time and part-time on the basis of numt>er of 
days of work. The emptoyment provided by 
KVIC upto the last three years is as follows;-

(in Lakh persons)

Year Khadi V.l. Total

1) 1989-90 14.12 - 32.14 46.26

2) 1990-91 14.15 34.42 48.57

3) 1991-92 14.20 • 35.96 50.16

[English]

Development of Towns and Cities in 
Kerala

5160. SHRI T.J. ANJALOSE: Will the 
Minister of URBAN DEVELOPM ENT be

pleased to state:

(a) whether the Union Govemment 
propose to develop some towns and cities in 
(jCerala with foreign aid; and

(b) if so. the details thereof?
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TH E  MINISTER OF S TA TE  IN TH E  

MINISTRY O F URBAN D EVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W ATER R ESOURCES (SHRI P.K. 
TH UN G O N ): (a) and(b). No. Sir. As Urban 
Development is a State subject, proposals 
are formulated by the State Governments 
and sent to Central Government for consid
ering possible foreign aid.

The Project outlines,, which are at 
present in a preliminary stage, proposed by 
the Government of Kerala for the Towns of 
Thiruvanathapuram. Kochi & Kozhicode, 
include components of roads, water supply 
and sewerage. The final shape, scope and 
size of the Project will emerge after comple
tion of pre-requisite formalities, such as 
technical feasibility, resource clearance, 
detailed project preparation, availability of 
commitable funds with the donor agency 
etc. Further, a slum improvement Project 
for Kochi City with ODA (U.K.) assistance is 
proposed to be taken up at an estimated 
cost of Rs. 30 Crores with the components 
of provision of physical Infrastructure, health 
care activities and Community Develop
ment Programme.

Investment in Public Sector Undertak
ings of Maharashtra

5161. SHRI ARVIND TULSIR AM  
KAMBLE. Will the PRIME MINISTER be 
pleased to state:

(a) the total investment made in each of 
the public sector undertakings in 
Maharashtra upto March, 1993;

(b) the amount of profits earned/losses 
incurred by each of these undertakings an
nually during the last ‘wo years and the 
number of employees presently working in 
each of them; and

(c) the details of south projects in 
Maharashtra in which the union Govern-
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ment propose to invest and the time by 
which these projects are likely to be com
pleted?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY OF INDUSTRY DEPARTM ENT 
O F SMALL SCALE INDUSTRIES ANQ 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM): (a) As on 31-3-1992 
for which period only the information is 
available, there were 28 Central Public Sec
tor Undertakings with their registered of
fices in the State of Maharashtra, the list of 
which is given at page No 8-200 of Volume 
- I of P.E. Survey 1991-92, laid in the 
Parliament on 26-2-93. The total invest
ment as on 31.3.92 in terms of equity and 
loans in each individual PSEs including those 
whose registered offices are located in 
Maharashtra is given in Statement No. 16 at 
pages S-86 to S-94 of Volume -I of P.E. 
Survey.

(b) The details of enterprises -wise net 
profit/loss for last five years and number of 
employees working in each individual PSEs 
including those whose registered offices are 
located in Maharashtra are given in State
ment No.7 A& 7B at pages s-43 to s-50 and 
Statement in 28 at pages S-176 to S-182 
respectively of Volume -1 of P.E.Survey 
1991-92.

(c). The details of Central Projects j 
costing for more than Rs. 100 crores under 
central public Sector Enterprises which were 
under implementation as on 31-3-1992 to
gether with original and anticipated period of 
commissioning are given at pages 43-48 of 
volume -I of P.E. SURVEY 1991-92.

Unauthorised Construction in DDA 
Flats

5162. SHRI SAN AT KUMAR MANDAL: 
Will the Ministerof URBAN DEVELOPMENT
be pleased to refer to the reply given on
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march 17, 1993 to Unstirred Question 
No.3217 and state:

(d) if so, the reaction of Government 
thereto?

(a) the number of DDA flats where 
unauthorised additions have been reported 
by Junior and Assistant Engineers in their 
areas, area-wise;

(b) the action taken against the allottees 
of those DDA flats under the DD Act, 1957; 
and

(c) the action taken against the Engi
neers responsible for unauthorised addi
tions in DDA flats under their jurisdiction, 
area-wise?

TH E  MINISTER OF STA TE  IN TH E 
MINISTRY O F URBAN DEVELOPM ENT 
AND MINISTER OF S TA TE  IN TH E MINIS
TR Y O F W ATER RESOURCES (SHRIP.K. 
THUNGON): (a) to (c). The information is 
being collected and will be laid on the Table 
of the Sabha.

Closure of RCF Projects in 
Maharashtra

5163. SHRI R A M C H A N D R A  
GHANGARE; Will the PRIME MINISTER 
be pleased to state;

(a) whether the Government propose 
to discontinue the projects implemented by 
the Rashtriya Chemicals and Fertilizers with 
the assistance of the European Economic 
Community in eight selected districts of 
Maharashtra:

(b) if so, since when and the reasons 
therefor;

(c) whether the Government are aware 
that all sections of people related to agricul
ture have demanded that some more trial 
period be given to these projects in the 
above districts: and

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (SHRI EDUARDO FALEIRO); (a) to
(d). Rashtriya Chemicals and Fertilizers ltd, 
(CF) are implementing a project in eight 
districts of Maharashtra with assistance from 
European Economic Community (EEC) for 
improving the economic condition of famn- 
ers through the use of fertilizers and other 
scientific methods of cultivation. Govem- 
ment has not proposed discontinuance of 
this project, however, EEC has not so far 
agreed for extending the project beyond 
July. 1993. The continuance of the project 
beyond July, 1993 depends on the exten
sion of the project by EEC.

Pharmaceutical Companies

5165. SHRI HARISH NARAYAN 
PRABHUZANTYE: Will the PRIME MINIS
TER  be pleased to state:

(a) the names of top ten pharmaceuti
cal companies marketing formulations tn the 
country;

(b) the names of tope ten products of 
each such company;

(c) the prices fixed for these products 
before and afterthe announcement of DPCO- 
1987 and the prices charged by these com
panies from time to time;

(d) whether there has been a large 
scale violation of DPCO provisions by these 
companies in fixing the prices of their prod
ucts:

(e) if so, the action taken against them;
and

(f) the steps proposed to be taken for 
effective monitoring/implementation of Drugs
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T H E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F  CHEM ICALS AND FERTIL
IZERS (SHRI EDUARDO FALEIRO): (a) 
The top 10 Pharmaceutical companies mar
keting formulations in the county are 1) 
Glaxo; 2) Ranbaxy; 3) Cadlla; 4) Clpla; 5) 
Lupin; 6) Alembic; 7) Pfizen 8)Hoech8t; 9) 
txx>t8 and 10) Ambalal Sarabhai.

(b) To  the extent available, information 
Is given in the Statement endoeed.

(c) The time and.labour involved in 
collecting and compiling this information
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would rK)t be commensurate with the results 
likely to be achieved.

(d) and (e). Whenever any instarK:e of 
a company selKng a formulation at a price 
higher than that fixed by the Government or 
anyotherviolationof OPCO, 1987comes to 
tfie notice of the Govement, ttie matter is 
taken up with tite company or State Drug 
Controller for dadficatkjn/ necessary ac- 
tkxi.

(f) Various piDviskins of DPCO, 1967 
are being impiemented to the extent poe- 
sMe. Moreover, the State Governments 
have also been requested to gear up their 
madiinery for enforcement of D P C O .'i967.

No. Name of the Company Nune at Largeet saKk^ tormulabons

1 2 3

1. • Glaxo 1) Btnakd 2) Betnovata 3) Zinetai 4)Nycil 5) Usle-cel- 
cium 6) Cohadax 7) Bocadex 8) Piriten 9) Diieayn 10) 
Livegen

2. Alemt>ic

‘

1) AMhrodn 2) FPP 3) Bistrapan 4) Glycodkt 5) BSP 
6) Zaet Expeclerant 7) Baalpen 8) Shartceferial 9) 
Aicaohin 10) Epheorsx

3. Pfizer
, *

1) Terramycin 2) Becesuies 3) Corax 4) Protinex 5) 
Compentrin 6) Nebasuie 7) DeRacortif 8) marax 9) 
Dumasules 10) Diadlnboiuses.

.4.-% Boots 1) Brolen 2) Gane 3) Insulin 4) Cremafki 5) StrepeHs 
8) CokJerin 7) Bumol 8) Biatonin 9) Prothiaden 10) 
Kinetene.

Pfiyelcal Possession of Commei^ 
eial Complex at Old RoMak Road

5166. SH R I T A R A  C H A N D  
KH ANDELW AU Will the Minister of URBAN 
DEVELOPM ENT be pleased to refer to the 
reply gh/en on December 10, 1992 to 
Unstan-ed Quostion No.2983 and state;

j(a). the details of the concrete steps 
taken by the Municipal Corporation of Delhi

to remove ttie unauthorised erK:roactwnents 
on the said plot since its auctkm on August 
26, 1984 and the progress made there 
under so far

(b) whether the Govemment have
since fixed the responsibility of handling 
over the physical possession of the land to 
the bidder, , - . .

(c) if so, the details thereof;



809 Wrtttan Answers CHAITRA 29.
(d) if not, the reasons therefor;

(e) whether the Government proporo 
to offer some altemetive plot to the bidder in 
lieu thereof, if so. the details thereof; arKi

(f) if not. the measures proposed to be 
taken to compensate the bidder for the 
investment made?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F  URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F  W A TER  R ESO UR CES (SHRI P.K. 
TH UN G O N ): (a) to (f). The information Is 
being collected and will be laid on the Table 
of tfie Sabha.

Schemes under J.R.Y for 
Rajasthan

5167. SH RIBH ERULALM EENA: Will 
the PRIME MINISTER be pleased to state:

(a) the names of the scfiemes and 
anHxint allocated for each scheme under 
the Jawahar Ro)gar Yojana to Rajasthan by 
tfte Union Government;

(b) wf>ether tribal dominated areas of
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Rajasthan have t>een accorded priority u n -. 
der this scheme;

(c) if so. the details thereof; and

(d) wtiether the Union Government 
have monitored from time to time the utiliza
tion of funds and progress of the work, if so. 
the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F RURAL DEVELOPM ENT 
(DEPARTM ENT O F RURAL DEVELOP
M ENT) (SHRI RAMESHWAR THAKUR):
(a). During the year 1992-93. Rs. 13642.56 
lakhs were released to the State of Rajasthan 
as Central share of assistance under Jawahar 
Rozgar Yojana. Out of this, the amounts 
eamiarkedforexpenditureon sub-schemes 
namely Million Weils Scf>eme and Indira 
Awass Ycqarta are Rs. 2303.34 IcUchs and 
Rs. 765.76 lakhs respectively.

(b)and(c). UnderJRY, 60% weightage 
is gK/en to SC/STs pojsulation for deckiing 
the allocation of funds to districts in a State: 
Tctfal funds including State’s share as alk>- 
cated to the tribal districts of Rajasthan by 
Government of India for 4mplementatk>n of 
JR Y areas given bek>w:

Amount allocated (RsJn laldts)

1. Banswara 972.49

2. Durgarpur 610..14

3. Sirohi 377.47

4. Chitlor § 637.51

5. Udaipur 1001.98

(d) Jawahar Rozgar Yojana (JRY) is 
con^uously monitored through monthly, 
quarterly and annual progress reports re
ceived form the State Governments. State 
Govemmerits are required to draw a sched

ule of inspectkm for each supervisory level 
officer at the State/Distrkn/Block level to 
review the quantitative and qualitative as
pects of the programme. Govemment of 
India conventes meeting with State Govern-
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ments periodically to review the programme 
with a view to effecting improvements in the 
quality of implementation of the programme. 
Officers .of the Government of India also 
undertake field visits and also testcheck the 
implementation of the programme at the 
field level.

World bank Assistance for Water 
Supply and Sanitation Project in Kerala

5168. Will the Minister of URBAN DE
VELO PM EN T be pleased to state:

(a) whether the World Bank assistance 
for implementation of Water Supply and 
Sanitation Project in Kerala has been 
stopped: and

(b) if so, the reasons therefor and the 
steps taken by the Union Govemment to 
continue the world Bank assistance?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  OF W ATER  R ESO UR CES (SHRI P.K. 
TH UN G O N ): (a) No. Sir.

(b) Does not arise.
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(c) the names of the countries with 

whom discussions have been held to seek 
assistance for the execution of these 
schemes and the outcomes thereof?

TH E MINISTER O F S TA TE  IN TH E  
MINISTRY O F URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y O F W ATER R ESOURCES (SHRI P.K. 
THUNGON): (a) This Ministry have so far 
received only one proposal namely ‘Baroda 
2000’ in respect of slum networking of Baroda 
city from the Govt, of Gujarat for seeking 
financial assistance from ODA (U K.)

(b) and (c). The project proposal has 
been sent to the Field management Office of 
the British High Commission for their reac
tion and suggestions for improvement, if any 
before posing the proposal to the Govt, of 
U.K. for seeking financial assistance.

[English!]

Non-Eviction of Government Accom
modation by Ex—  M.Ps.

5170. SHRI PREM DHUMAL: 
SHRI HARIN PATHAK: 
SHRI RAM NAIK:

[Translation]

Development of Slum Colonies

5169. SHRI KASHIRAM RANA: Will 
the Minister of URBAN DEVELOPM ENT be 
pleased to state:

Will the Minister of URBAN DEVELOP
M ENT be pleased to state:

(a)whether some Ex-M.Ps have rtot 
vacated the house allotted to them even 
after they ceased to be Members of parlia
ment;

(a) whetherthe Union Govemment have 
received the revised proposals for the de
velopment of slum colonies of Surat. 
Ahmadabad, Rajkot, Baroda, Jamnagar and 
Bhavnagar of Gujarat State;

1
M ■

(b) if so, the action taken by the Union 
Government in this regard; and

(b) if so, the details thereof;

(c) the steps taken by the Government 
to get these houses vacated; and

(d) the details of those in whose case 
allotment has been regularised even after 
they ceased to be members of Partiament 
and the reasons for this regularisation?
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TH E  MINISTER OF STA TE  IN THE 

MINISTRY OF URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W ATER RESOURCES (SHRI P.K. 
TH UNG ON ): (a) Yes. Sir.

(b) and (c). The following ex-MPs are 
in unauthorised occupation of general pool 
accommodation:

1. Smt. Vyjayantimala Bali, 76, Lodi 
Estate.

2. Pt. Ravi Shankar, 95, Lodi Estate

3. Prof. C.P Thakur, 8-6, B.K.S. Marg

4. Family of late Sh. Darfoara Singh, 9, 
Krishna Memon Marg.

Cancellation of allotment in all the above 
cases has been done and necessary steps 
are being taken under Public Premises (Evic
tion of Unauthorised Occupations) Act, 1971 
to get the premises vacated.

(d) The allotment has been regularised in 
the following two cases;

1. Shri K.C. pant- In his capacity as 
Chairman of 10th Finance Commission.

2. Shri H.K.L. Bhagat- On security 
grounds.

The allotment of accommodation in 
occupation of Shri V.P. Sathe is also being 
regularised in his capacity as President of 
Indian Council for Cultural Relations.

Export of Molasses

5171. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state:

(a) whether the sugar mills association 
have approached the Union Government

for seeking permission for export of Molas
ses:

(b) if so, the reaction of the Govern
ment thereto:

(c) the quantity of molasses available 
with the sugar factories for export in Uttar 
Pradesh and Gujarat:

(d) whether the Government of Gujarat 
have applied for licences to start distillary 
units under the cooperative sector;

(e) if so, the details thereof?

TH E MINISTER OF STA TE  IN TH E 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (SHRI EDUARDO FALEIRO): (a) 
and (b). No such proposal has been re
ceived from Sugar Mills Association in the 
recent past.

(c) No quantity of molasses from Uttar 
Pradesh or Gujarat has been identified as 
available for export in the current alcohol 
year (December, 1992-November, 1993).

(d) and (e). No application for grant of 
Industrial Licence for manufacture of Indus
trial Alcohol in the cooperative sector in 
Gujarat has been received in the Depart
ment of Chemicals and Petrochemicals.

Employees Working for the Interna
tional Agencies

5172. PROF ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state; ^

(a) whether a large number of officers in 
the Ministry of Rural Development at levels 
of policy making have worked for intema- 
tional agencies as full time employees or 
consultants: and

(b) if so, the number of such officers



• TH E  MINISTER O F  S TA TE  IN TH E  
M INISTRY O F RURAL DEVELOPM ENT 
(D EP A R TM EN T O F  RURAL DEVELOP
M EN T) (SHRI RAMESHWAR THAKUR):
(a)and(b). No, Sir. Amongst the officers at 
Director level and above, presently working 
in this Ministry, only one officer has worked 
for more than one year in ESCAP, United 
Natkins.

AD-HOC Appointments

5173. SHRI R A JN A TH  SO NKAR 
SHASTRI: Will the PRIME MINISTER t)e 
pleased to state:

(a) whether the attention of the Gov
ernment has t>een drawn to the news item 
*taovemment perpetuating adhocism in ap
pointments* appearing in the Indian Ex
press dated September 1, 1992;

(b) if so. the facts thereof;

(c) whether ttie rule of adhocism is in 
force for many years in the Central Govern
ment Departments; ar>d

(d) if so. the corrective steps taken to 
abolish tfie adhocism in the Gk>vemment 
Offices forthwith?

815 Written Answers -  APRIL
who are presently working in the Ministry?

TH E  MINISTER O F S TA TE  IN TH E  
M IN ISTR Y O F  P ER S O N N EL, PUBLIC 
GRIEVAN CES AND PENSIONS AND MIN
ISTER O F  S TA TE  IN TH E  MINISTRY O F 
P ARUAM EN TARY AFFAIRS (SHRIMATI 
M AR GAR ET ALVA): (a) Yes. Sir.

(b) The facts about the cases are as 
foHows:

i) while it is true that the selection to 
Director level posts under the public Sector

19.1993 Written Answers 816
Undertakings does take some time and an 
interview with PESB, is involved, it is not true 
to say that a very large number of pubik: 
sector undertakirigs remain headless for a 
very long time. The CMD, ITDC, AND 
CMDS of IFCI, IDPL, Hindustan Fertilizers, 
Fertilizer Corporation of India, Oil India Ltd. 
have t)een posted. The selectkm for the 
post of CMD, National Housing Bank. Syn
dicate Bank, U C O  Bank, Gas Authority of 
India Ltd, N TC  (UP) is under conskleratton 
of ^  Govemment.

ii) Shri S.K. Kapoor. Addl. D .G .. 
Doordarshan was recommended by the 
UPSC for the poost of DG. AIR on promotk)n 
t>asis. It was. at one stage, felt that he couhJ 
better be appointed as D.G., Doordarshan 
in view of his k>ng experience with this 
media. However, the Govt, decided to ap
point him as D.G., AIR and accordingly he 
was posted in ttie All India Radio.

Hi) It is not true to say that a large 
number of Secretary level posts are vacant. 
Some of the Secretary level posts were 
kientified for alx>lition/rationalisatkxi and 
thus, the posts of Secretary, Deptt. of PubIk: 
Enterprises have been combined. Similarly, 
the post of Secretary, Small Scale Indixs- 
tries. Rural and Agro IrKlustries has been 
combined with the post of Secretary Ministry 
of Food Processirtg.

iv) The post of Director (Enforcement) 
in the Deptt. of Revenue has already been 
filled up.

(c) It is not true that there has been ad 
hocism in selection to the above posts. Very 
well-defined procedures have t>een laid down 
for selection to higher level appointments 
and appointments are accordingly made. 
For various including foreseen and foreseen 
reasons, the filling up of vacancies is a ' 
continuous process and in spite of t>est 
efforts a few posts are t>ound to remain 
unfilled at any point of time.
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(d) Does not arise. Will the PRIME MINISTER t>e pleased to 

state:
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World Bank Assistance for Middle 
Vaitama and Kalu Projects in 

Maharashtra

5174. SHRI RAM NAIK: Will the Minis
ter of URBAN D EVELOPM ENT be pleased 
to state:

(a) wtiether the Middle Vaitama and 
Kalu Projects of Maharashtra and the stomi 
water drainage scheme for Brihan Bombay 
Municipal Corporation with world bank as- 
sistarx:e are under consideration of the 
Government; and

(b) if so. the reaction of the Govern
ment thereto?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F URBAN DEVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y O F W ATER  RESOURCES (SHRI P.K. 
THUNG ON ): (a) and (b). The Middle
Vaitama Water Supply Project has t>een 
approved from technical angle, subject to 
certain observations, by the Central Public 
Health and Environmental Engineering 
Organisation (CPHEEO). Kalu was consid
ered as one of the several sources of water 
supply for this project. However, the State 
Government has ultimately decided to tap 
the water source at Middle Vaitama.

The Ministry has given approval in prin
ciple to the proposal for procurement of 
storm water drainage equipment by the 
Municipal Corporation of Greater Bombay 
under the World bank aided Bombay urt>an 
Development Project.

[Translation]
»

Scheme to Encourage Competition in 
Public Sector Undertakings

5175. SHRICHINMAYANAND SWAMI:

(a) wfiether the Government are con- 
skJering any scheme to encourage compe
tition amongst various public sector under
takings thereby increasing their production 
and working capacity; and

(b) if so, the details thereof?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY O F INDUSTRY (DEPARTM ENT 
O F SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) Yes. Sir.

(b) The Indian pubMc sector is highly 
diversified. It includes enterprises involved 
in trading as well as those involved in pro
duction. Most of the public enterprises are 
unique. However, the Government have 
introduced a sense of competition among 
these enterprises through the system of 
MOU. Each MOU signing public enterprise 
is ranked on a scale of 1 through 5 where ‘1 * 
stands for excellent performance and ‘5’ for 
poor performance. Those enterprises that 
have an “excellent" performance are given 
Prime Minister’s MOU award. This has 
encouraged the enterprises to get high^rat- 
ing in relation to other public enterprises. 
Consequently, they compete with each other 
to fulfill their respective targets and commit
ments under the MOU system.

In addition encouraging competition 
among dissimilar enterprises through the 
MOU system, the Govemment have also 
given increased freedom to similar enter
prises for competing with each other.

[English]

Prices of Truck Tyres
rtf

5176. SHRI SOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER
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be pleased to state;

(a) whether the price of Motor Truck 
Tyres are much higher than as determined 
by the Bureau of Industrial Cost and Prices;
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(b) whether it is a fact that there is not 

much progress in the distribution of surplus 
land to the landless farmers during the 
above period;

(b) if so, the reasons therefor; and

(c) the steps being taken to bring down 
the prices of motor truck Tyres?

TH E  MINISTER OF S TA TE  IN THE 
MINISTRY O F INDUSTRY (DEPARTM ENT 
O F SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM): (a) to (c). The Gov
ernment is yet to finalise its views on the 
BICP Report on the Costs and Prices of 
Automotive Tyres.

Distribution of Surplus Land to Land
less Farmers

(c) if so, the reasons therefor; and

(d) the steps being taken to acquire 
surplus land for distribution to the landless 
farmers in the country?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY O F RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
M ENT) (SHRI RAMESHWAR THAKUR):
(a) The figures as reported by the States 
have been given in Statement I.

(b) and (c). Land being a State subject, 
the distribution of ceiling land is done by the 
State Government. The progress in distri
bution varies from State to State.

5177, SHRI P R A B H U  D A Y A L  
KATHERIA;

SHRI BHOGENDRA JHA:
DR. RAMKRISHNAKUSMARIA:

Will the PRIME MINISTER be pleased 
to state:

(a) the details of land distributed to the 
landless farmers in each State and the 
number of farmers benefited during the last 
three years;

(d) The Government of India have from 
time to time held Conferences at the official 
level. Revenue Minister’s level and Chief 
Ministers' level in order to expedite the 
distribution of ceiling land. The conference 
of Revenue Ministers of States held at New 
Delhi on 14th march. 1992 made recom
mendations to expedite the distribution of 
ceiling surplus land to the landless poor. 
These recommendations have been for
warded to the State Governments for imple
mentation. A gist of the recommendations 
has been given in given Statement II.
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Written Answers 828 
SHRI B. DEVARAJAN:
SHRIPARASRAM BHARDWAJ:

List of the Recommendations of the 
Conference of Revenue Ministers concern- 
.ng Acquisition of Land for Distribution;

1. 75% of the land involved in litigation 
in revenue courts must be freed from such 
litigation’s to make it available for distribu
tion. Such distribution should be completed 
by 30th September, 1992.

2. Tribunals under Article 323-8 should 
be set up to take up land ceiling cases and 
such other revenue and land reforms mat
ters as may be decided by each State.

3. Blanket exemptions to religious and 
charitable institutions, from ceiling provi
sions should not be granted. The State 
Govts, should review such exemptions which 
are already given. They may also consider 
whether the exemptions should be discon
tinued.

4. As regards allowing separate units 
to major sons, the States may review the 
position consistent with the local conditions.

5. A review of land holdings in areas, 
where additional areas have been brought 
under public irrigation on a substantial scale, 
should be undertaken.

6. A survey in respect of Benami and 
Farzi transactions should be carried out.

7. Computerisation of land records 
should be resorted to for building up data 
bases for facilitating detection of cases where 
the ceiling laws have been evaded.

Grants to States for Landless 
Labourers

5178. SHRI M ANIKRAO H O D LYA  
GAVIT:

Will the PRIME MINISTER be pleased 
to state:

(a) the amount of grants given to vari
ous States for landless labourers and Sched
uled Castes who were allotted surplus land 
during the last three years;

(b) the manner in which these grants 
were utilised by the State Govemments; 
and

(c) the number of beneficciaries as a 
result thereof, state-wise?

THE MINISTER OF S TA TE  IN TH E 
MINISTRY OF RURAL DEVELOPM ENT 
(DEPARTM ENT O F RURAL D EVELO P
MENT) (SHRI RAMESHWAR THAKUR):
(a). An amount of Rs. 769.41 lakhs. Rs. 
505.12 lakhs and Rs. 201 lakhs was re
leased as grant to various States/UTs dur
ing 1990-91. 1991-92 & 1992-93 respec
tively for providing financial assistiance to 
assignees of ceiling surplus land. SC/ST 
allottees of Bhoodan Government Waste
land and SCs/STs who have been restored 
their alienated land. The Statewlse position 
of grants released during the last three 
years is indicated in Statement.

(b) States/UTs have been reporting 
that the grants are being utilised by them for 
providing financial assistance to the assign
ees to take to cultivation the allotted land. 
The assistance is being given for purposes 
such as simple land development, inputs for 
two crop seasons and for immediate con
sumption needs.

(c) The information is being obtained 
and will be land on the Table of the House.
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[Translation] remained unsold with IFFCO during the 

period:

CHAITRA29. 1915(SAKA) Written Answers 834

Production of Fertilizers by IFFCO

5179. SHRt RAJESH KUMAR;
S H R ITEJ NARAYAN GAUTAM: 
SHRIMATI SHEELA GAUTAM :

Will the PRIME MINISTER be pleased
to state:

(a) the total quantity of fertilizers pro*

(c) the reasons therefor; and

(d) the steps taken by IFFCO to clear 
this stock and compete in the market?

TH E  MINISTER O F STA TE  IN TH E 
MINISTRY OF CHEMICALS AND FERTIL-

duced in various plants of the Indian Farm
ers Fertilizers Cooperative Limited during 
each of the last three years;

(b) whether some fertilizers stock has

I2ERS (SHRI EDUARDO FALEIRO): (a) 
and (b). The total quantities of fertilizers 
produced by IFFCO in its plants during each 
of the last three years and the stocks at the 
end of each of these years were as folkms:

Year Quantity produced Stocks held at the 
find of the years

(in lakh tonnes) (in lakh tonne's)

Urea DAP/NPK Urea DAP/NPK

1990-91 18.47 6.89 3.57 0.55

1991-92 17.88 10.05 1.61 1.36

1992-93 17.85 9.02 1.80 2.43

(c) and (d). The stock of Urea during 
11990-91 was on the because of stock build
up due to poor offtake in previous yeais on 
a account of unfavourable monsoon. Stocks 
of NPK/DAP at the end of March each year 
are generally high because of the lean sell
ing period from January onwards. However, 
the stocks at the end of 1992-93were higher 
than normal because of sharp ir^rease in 
prices due to decontrol of phosphatk: fertil
izers and fall in off-take.

IFFCO is encouraging competitive sell
ing among-co-operative societies and ir»sti- 
tutional agencies through which the entire 
production of IFFCO is channelised, and

imparting farmer educatk>n to promote ad
equate and balanced use of all fertilizers.

; Of Bharat Yantra Nigam 
Limited

5180. SHRIMATI SAROJ DUBEY: Will 
the PRIME MINISTER be pleased to state:

(a) whether all subsidiary companies 
under the Bharat Yantra Nigam limited area 
earning profits;

(b) if so. the details of the profits earned 
by each subsidiary company during each of 
the last three years; anrt
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(c) if not, the reasons therefor?

TH E  MINISTER O F S TA TE  IN THE 
MINISTRY O F INDUSTRY DEPARTM ENT 
O F SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM): (a) and (b). Of the 6 
subsidiaries of M/s. Bharat Yantra Nigam 
Linnited (BYNL) 3 subsidiaries - M/s. Bharat

19,1993 Written Answers 836
Heavy Plates & Vessels Ltd.. (BHPV), 
Bridge & Roof Co. (India) Ltd. (B&R), 
Tungabhadra Steel Products Limited (TSL) 
are profit making. The other 3 subsidiaries- 
Bharat Pumps & Compressors Limited 
(BPCL), Richardson & Cruddas limited (R&C) 
and Triveni Structural Limited (TSL) are 
loss making. Details of profits/ losses made 
by subsidiaries of BYNL for the last 3 years 
are as follows:-

Net Profit before tax

(Rs. in crores)

1989-90 1990-91 1991-92

BHPV 2.50 3.04 1.56

B&R 0.72 0.79 11.39

TSPL 0.21 0.47 0.79

Net Loss

(Rs. in Crores)

BPCL 9.19 2.59 8.59

R&C 7.76 8.64 15.65

TS L 4.42 3.61 13.12

(c) BPCL, R&C and TS L  are incurring 
losses mainly due to the following reasons:-

(i) Old and obsolete plants and facili
ties: (II) Low value added/low technology 
products; (iii) Inadequate investment in 
modernisation and renewal; and (iv) Heavy 
interest burden and heavy outstandings from 
customers particularly States Governments/ 
State Electricity Boars.

Reserved Posts

5181. SHRI N.J. RATHVA: Will the

PRIME MINISTER be pleased to state;

(a) the number of vacant posts re
served for Scheduled Castes and Sched
uled Tribes and the dates since when these 
are lying vacant in the Ministry of Science 
and Technology, category-wise till Decem
ber, 1992:

(b) the reasons therefor; and

(c) the time by which these posts are 
proposed to be filled up?
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TH E  MINISTER OF STA TE  IN TH E 

MINISTRY OF SCIENCE AND TECH N O L
OGY (D EPAR TM EN T OF ELECTRONICS 
AND DEPAR TM EN T OF OCEAN DEVEL
OPM ENT) AND MINISTER OF STATE IN 
THE M INISTRY O F PARLIAMENTARY 
A FFA IR S  (SH R I P.R.
KUMARAMANGALAM): (a) to (c). Infor
mation is being collected and will be laid on 
the Table House.

Jawahar Rozgar Yojana

5182. SHRI SHIVA SHARAN SINHA; 
Will the PRIME MINISTER be pleased to 
state:

(a) the total amount disbursed under

the Jawahar Rojgar Yojana during 1992-93 
State-wise; and

1915 (SAKA) Written Answers 838

(b) the details of the achievements 
made under this Yojana, State-wise?

THE MINISTER OF STA TE  IN THE 
MINISTRY OF RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
MENT) (SHRI RAMESHWAR THAKUR):
(a). The Statewise funds released under 
the Jawahar Rozgar Yojana (JRY) is given 
in Statement-1.

(b) The Statewise employment gener
ated during 1992-93 is given in Statement-
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DDA Flats to Artists

APRIL 19, 1993 Written Answers 852
price of these flats; and

5183. SHRI MOHAMMAD ALIASHRAF 
FATM I: Will the Ministerof URBAN DEVEL
O PM EN T be pleased to state:

(a) whether the quota for the allotment 
of DDA flats to the talented artists has been 
fixed: and

(b) if so. the details thereof and the 
number of such artists allotted DDA flats 
during the last three years?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY O F URBAN DEVELOPM ENT 
AND MINISTER OF STA TE  IN TH E MINIS
TR Y OF W ATER RESO UR CES (SHRI P.K. 
TH UNG ON ); (a) and (b). According to 
DDA, 2%  reservation in the allocation allot
ment of flats was provided for the persons 
who have won national recognition in the 
field of sports, arts, music under the 4th and 
5th S.F.S. Registration Schemes, No 
records have been maintained regarding 
the number of allotments made to the regis
trants under these categories.

DDA Flats Under Ambedkar Awas 
Yojana

5184. DR. LAL BAHADUR RAWAL: 
Will the Minister of URBAN DEVELOPM ENT 
be pleased to state;

(a) the number of persons registered 
under L.I.G. category of Ambedkar Awas 
Yojana to whom the flats have been allotted 
so far by the DDA;

(b) the number of persons who are 
likely to be given possession of these flats till 
April, 1993;

i

(c) the price of these flats is likely to be
I charged from them;
I

(d) whether the DDA has increased the

(e) if so. the reasons therefor?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY OF URBAN D EVELOPM ENT 
AND MINISTER O F S TA TE  IN TH E MINIS
TR Y OF W ATER R ESOURCES (SHRI P.K. 
THUNG ON ): (a) The DDA has reported that 
444 persons out of 10.000 registered under 
the LIG category of Ambedkar Awas Yojana 
have been allotted flats so far.

(b) The DDA reports that the persons 
who comply with the formalities of Demand- 
cum-allotment letters are given possession 
of the flats. So far 11 persons have complied 
with the formalities and are getting given 
possession of the flats shortly.

(c) DDA has reported that at present 
the cost of flat ranges from Rs., 2.25 lacs to 
Rs. 3.33 lacs depending upon the plinth 
area/ floor and density of the scheme.

(d) Cost of flats is worked out by DDA 
on their completion on the basis of actual 
expenditure and anticipated liabilities on no 
profit no loss basis.

(e) Question does not arise.

Adulteration in Chemical Fertilizers

5185. SHRI RAMESHW ARPATIDAR: 
Will the PRIME MINISTER be pleased to 
state;

(a) whether the Union Government are 
aware that the chemical fertilizers purchased 
from U.S.A. (i.e. Geston copper and South 
Wayar) during the last two years were poi
sonous and adulterated;

(b) whether this has effected the crops 
in Punjab, Haryana and Uttar Pradesh where 
these fertilizers were used; :>• . ' ;
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(c) if so, whether the Government 

propose to conduct any inquiry in this re
gard;

(d) if so. the details thereof; and

(e) if not. the reasons therefor?

TH E  MINISTER OF STA TE  IN TH E 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (SHRI EDUARDO FALEIRO): (a) 
No chemical fertilizer, on Govemment ac
count has been purchased from M/s Geston 
Copper& South Wayar, USA, during the last 
two years.

(b) to (e) Does not arise.

[English]

Losses by Cement Corporation of India

5186. SHRI R A JN A TH  SONKAR 
SHASTRI; Will the PRIME MINISTER be 
pleased to state:

(a) whether the Cement Corporation of 
India is incurring huge financial losses and 
its production performance is also declining;

(b) if so, the losses incurred by the 
Cement Corporation of India during each of 
the last three years;

(c) the reasons for such losses and 
decline in production performance;

(d) the steps taken to revitalise and 
tone put the working of the Cement Corpo
ration of India;

(e) the details of cement factories 
under CCI which have become sick: and

(f) the steps taken to revive them?

t h e  MINISTER OF STA TE  IN TH E

MINISTRY OF INDUSTRY DEPARTM ENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM); (a) CCI has reported 
losses for the year 1989-90, 1990-91 and 
has reported profit for the year 1991-92. 
CCI’s production figures for the last 3 years 
are given below:-

1915 (SAKA) Written Answers 854

Cement Production 
(in lakh MT)

1989-90 27.66

1990-91 28.60

1991-92 31.61

(b) The losses/profit of CCI during the
last 3 years are given below:-

Profit/Loss)
(Rs.in crores)

1989-90 (62.88)

1990-91 (29.33)

1991-92 2.10

(c) The reasons for losses are non
availability in adequate quantity of power, 
wagon and coal, lack of optimal capacity 
utilisation and large overhead costs.

(d)(i) CCI has adopted the practice of 
drawing preventive and planned 
maintenence schedule in advance 
for the entire year.

(ii) CCI has participated in the equity 
of Andhra Pradesh Gas Power 
Corpn. to get power from them.

(iii) An effective 3 tier power monitor
ing and control system is ins vogue 
for monitoring the performance.
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(iv) Indepth review meetings are held 

with General Managers o( the units 
periodically. The company has 
also participated in cement bulk 
handling project in Maharashtra to 
improve the despatches and distri
bution.

(v) CCI has devised a suitable market
ing strategy with regard to pricing, 
despatch and distribution system 
in order to control the marketing 
cost and optimise the realisation.

(a) and (f). Some units are making 
losses. Efforts are being made to analyse 
the causes of loss of each individual units on 
the basis of which appropriate remedial 
steps will be throught of.

( Translation]

Per Capita Income of flural and UrtMn 
People

'

5187. SHRIRAM ESHW ARPATIDAR; 
Will the Minister of P LA N N IN G  AND 
P R O G R A M M E IM P LE M E N TA TIO N  be 
pleased to state:

(a) the per capita income of rural as well 
as urban people separately during the last 
three years;

(b) the extent of increase registered in 
the per capita income of rural and urban 
people during the last three years, sepa
rately;

(c) whether there are schemes under 
consideration of the Govemment to increase 
the income of rural people;

<d) the details thereof; and

(e) if not. the reasons therefor?
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M IN IS TR Y  O F  P LA N N IN G  A N D  
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOM ANGO): (a) and (b) The 
estimates of per capita net domestic prod
uct for rural and urban area are not made on 
year to year basis. These estimates are 
made orK:e in ten years after the disaggre
gated estimates of working force in rural and 
urban areas are complied from the data 
collected through census of population. The 
estimate of per capita net domestic product 
in 1980-81 is Rs. 12242 for rural areas and 
Rs. 2887 for urban areas.

(c) to (e). The Eighth Five year Plan 
provides for an outlay of Rs.22467.21 crores 
for Agriculture and Allied Activities, and Rs. 
32525.29 crores for irrigation, Fk>od Control 
and Command Area Development. Besides 
a number of schemes for improving the 
income of the rural poor are t>eing imple
mented under the head" Rural /develop
ment" for which the Eighth Plan provides an 
outlay of Rs. 34425.36 crores. The Rural 
Development Programme includes Inte
grated Rural Development Programme 
(IRDP) and Jawahar Rozgar Yojana (J . R . Y .) 
At the same time, the Minimum Needs 
Programme is t>eing implemented which 
covers components like Elementary Educa
tion. Adult Education, Rural Health, Rural 
Water Supply, Rural roads and Rural Elec
trification. These investments will contrib
ute to irKrease in income of the rural people.

[English]

Non-Conventional Energy Sources 
Projects in Gujarat

5188. DR. K.D. JESWANI: Will the 
PRIME MINISTER be pleased to state:

(a) the number of projects of non- 
conventional energy sources which are pro
ducing electricity and how much;

TH E  MINISTER O F S TA TE  O F TH E (b) whether any new area of non-
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conventional energy sources are available 
in Gujarat; and

(c) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  
M INISTRY O F  N O N -C O N V E N TIO N A L  
ENERGY SO UR CES AND MINISTER O F 
STATE IN TH E  MINISTRY O F AGRICUL
TURE (SHRI S. KRISHNA KUMAR): (a) 14 
nos. of Non-Conventional Energy Electricity 
producing projects, based on wind farm, 
solar photovoltaic and biomass gasifier tech
nologies. of aggregated capacity 16.485 
MW have been installed in the State of 
Gujarat. About 60 million units of electricity 
have t>een generated from wind farm projects 
and have based power projects are ex
pected to generate atx>ut 14.22 lakh units of 
electricity pr year.

(b) and (c). Yes. Sir. Potential for 
generation of power from tidal energy has 
been identified as new area of non-conven- 
tional energy sources in Kachchh. Gujarat; 
in addition, to wind , solar photovoltaic, 
biomas^ gasifire and small hydro power. 
The investigations/studies are being carried 
out for economical utilisation of tidal energy.

[Translation]

Alleged Irregularities in Construction
of Roads under Jawahar Rozgar 

Yojana

5189. SHRI ARJUN SINGH YADAV: 
Will the PRIME MINISTER be pleased to 
state;

(c) the remedial measures taken by the 
Government therefor?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY O F RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
M ENT) (SHRI RAMESHWAR THAKUR):
(a), to (c). The works taken up under JR Y 
including the construction of roads, are 
monitored at different levels. At the grassroot 
level the Panchayats and block level func
tionaries are involved in the planning, imple
mentation and monitoring of the Yojana. At 
the distrk!:t level, district rural development 
agencies (DRDAs)/ Zilla Parishads monitor 
the implementation of the programme 
through periodical reports as well as field 
visits as per prescribed schedule. The 
Governing Body of DRDA, which consists of 
among other local MLAS MPs, also review 
the implementation of programme in their 
periodical meetings.

The State Level Co-oridination Com
mittee (SLCC) is set up at the State level to 
monitor the programme. At the Central 
level, the Ministry has evolved a system of 
continuous monitoring and review of the 
programme through periodical progress re
ports, organising workshops, review meet
ings and field visits by Central Govemment 
officers with a view to effecting improve
ments in the quality of implementation of the 
programme. The Govemment of India has 
also taken up Concurrent Evaluation of JR Y 
through reputed research organisations to 
evaluate the performance of JRY and take 
measures for improvement in its implemen
tation.

(a) whether the Govemment have taken 
any steps to check the corruption and the 
irregularities in the construction of roads 
constructed under the Jawahar Rozgar 
Yojana, State-wise;

(b) if so, the details thereof; and

[English]

Expansion/Modernisation Programms 
of IRE.Chavara Kerala

5190. SHRI KODIKUNNIL SURESH: 
Will the PRIME MINISTER be pleased to 
state:
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(a) whether the Indian Rare Earths 

plant at Chavara in Kerala has undertaken 
any expansion/modernisation programme;

Written Answers 860

(b) if so. the details thereof; and

(c) the main functions of the 
Ayiramthengu Project and when it is likely to 
be commissioned?

TH E  MINISTER O F S TA TE  IN TH E 
PRIM E M IN IS T E R ’S O F F IC E  (SH R I 
BHUVNESH CHATURVEDI): (a) Yes. Sir.

(b) A project has been undertaken to 
improve the quality of LImenite produced at 
Chavara unit of Indian Rare Earths Ltd. 
(IRE) at an estimated cost of Rs. 660 lakhs.

(c) With a view to encourage the setting 
up of down stream industries for value added 
products and meeting the possible increase 
in demand for minerals such as Lmenite, 
Rutile. etc., it is proposed to set up a joint 
venture by IRE and Govt, of Kerala for 
exploitation of mineral deposits in the coastal 
belt of Neendakara-Kayam kulam  at 
Ayiramthengu at an estimated cost of Rs. 
125 crores with a foreign exchange compo
nent of Rs. 35 crores. Pre-project activities 
such as obtaining environmental clearance 
from the Ministry of Environment and For
est. Flowsheet development and basis engi
neering are in progress. The timing for 
commissioning of the project will be depend 
on the receipt of clearance from various 
agencies and availability of funds.

Alcohol Operated Vehicles

5191. SHRI ANKUSHRAORAOSAHEB 
TO P E : Will the PRIME MINISTER be
pleased to state:

(a) whether alcohol operated vehicles 
have started running in the country; and

(b) if so. the details thereof?

TH E MINISTER O F S TA TE  IN TH E  
M IN ISTRY O F N O N -C O N V E N TIO N A L  
ENERGY SO UR CES AND MINISTER O F 
S TA TE  IN TH E MINISTRY O F AGRICUL
TU R E (SHRI S. KRISHNA KUMAR): (a) 
and (b). Yes, Sir. 10 Delhi Transport 
Corporation (D TC) buses were run for total 
of 6.43 lakh km on dual-fuel mode of opera
tion of diesel-methanol system achieving 
12-14% diesel replacement during 1986- 
89. Again during 1990-91. 25 D TC  buses 
were run for a total of 16.03 lakh km on dual
fuel mode of operation of diesel-ethanol 
achieving 14% diesel replacement under 
optimised condition. In both the project 
about 33% reduction of visible smoke emis
sion was achieved. Other parameters like 
engine wear & deposit, oil degradation etc. 
are comparable with diesel mode of opera
tion. A project has t>een undertaken to run 
petrol cars on petrol blended with anhydrous 
ethanol (90-10v/v) under which about 26 
cars of Delhi Administration have t>een run
ning from their dedicated petrol filling station 
at Mall Road since February, 1993.

[ Translation]

Funds for Construction of Roads and 
bridges in Dacoit Area of Uttar pradesh

5192. SHRIMATI SHEELA GAUTAM; 
Will the PRIME MINISTER be pleased to 
state:

(a) the funds sanctioned during 1992 
by the Union Government to Uttar Pradesh 
tor the construction of roads and bridges in 
the dacoits affected areas of the State;

(b) if so, whether this amount is not 
sufficient for the purpose;

(c) whether the Government propose 
to provide additional funds for this purpose: 
and



TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY OF RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
MENT) (SHRI RAMESHWAR THAKUR);
(a). Under the scheme for construction of 
roads & bridges an amount Rs. 96 lakhs was 
sanctioned during 1992-93 to the Govern
ment of Uttar Pradesh.

(b) to (d). At the request of the Govern
ment of Uttar Pradesh an additional amount 
of Rs. 1 crore was also released later during
1992-93.

Schemes under Cottage, Khadi & 
Village Industry

5193. SHRI RAM PRASAD SINGH:
I Will the PRIME MINISTER be pleased to

s t a t e :

(a) whether the Govemment propose 
to launch any scheme under cottage, Khadi 
and village Industries and other employ
ment oriented training for self employment 
at Panchayat level for providing training and 
employment to educated unemployed 
youths; and

(b) if so, the details thereof?

THE MINISTER OF STA TE  IN TH E 
MINISTRY OF INDUSTRY DEPARTM ENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M, ARUNACHALAM): (a) and (b). The 
Khadi and Village Industries Commission 
implements various schemes for providing 
employment and training to educated and 
uneducated youths in the rural areas of the 
country. KVIC has launched special em
ployment programmes in association with 
DRDA and Commercial Banks in the dis
tricts of Saharasa and Saupul in Bihar and 
Kalahandi district in Orissa. These 
programmes provide employment through
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(d) if so, the details thereof?
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Khadi spinning. More to be launched in
1993-94 by KVIC in a number of districts in 
the country.

[English]

Sulabh Sauchalayas in Orissa

5194. SHRI ANADI CHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of sulabh sauchalayas 
in Orissa,

(b) the number of additional sulabh 
sauchalsayas proposed to be set up during 
the Eighth Five Year Plan period: and

(c) the estimated amount proposed to 
be sent in this regard?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY OF RURAL DEVELOPM ENT 
(DEPARTM ENT OF RURAL DEVELOP
MENT) (SHRI RAMESHWAR THAKUR):
(a) During the period 1985-86 to 1992-93 
(upto August, 1992), the State Government 
of Orissa had reported construction of 
120119 sanitary latrines in rural areas under 
State Sector minimum Needs programme 
and 7003 sanitary latrines under Centrally 
Sponsored Rural Sanitation Programme.

(b) The number of sanitary latrines to be 
constructed in Eighth Five Year Plan will be 
decided on year to year basis depending 
upon the Annual Plan outlay. 5578 sanitary 
latrines were targetted to be constructed in 
1992-93.

(c) The estimated amount proposed to 
be spent under MNP and CRSP during 
Eighth Five Year Plan is Rs. 21.55 crores.

Funds Under Jawahar Rozgar Yojana

5195. SHRI MOHAN RAWALE: Will 
the PRIME MINISTER be pleased to state:
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(a) whether the Government are aware 

that some of the State Governments have 
diverted the funds released by the Union 
Government for other purposes under the 
Jawahar Rozgar Ypjana;

(b) if so, the details thereof; and

(c) the reaction of the Govemment 
thereto and the corrective measures taken 
in this regard?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY O F RURAL DEVELOPM ENT 
(D EP AR TM EN T OF RURAL DEVELOP
M ENT) (SHRI RAMESHWAR iHAKUR):
(a). No State has diverted the funds 
released for JR Y for other purposes.

(b) and (c) Does not arise.

Projects Undertaken-by Public Sector 
Undertakings Abroad

5196. SHRI M.V.V.S. MURTHY: Will 
the PRIME MINISTER be pleased to state.

(a) whether some public sector under
takings have undertaken major projects in 
foreign countries;

(b) if so. the details of these undertak
ings and the nature of projects undertaken 
by them during the last three years; and

(c) the details of the profits earned or 
losses sustained by each of these public 
sector undertakings thereby?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F INDUSTRY D EPARTM ENT 
O F SMALL SCALE IND USTRIES AND 
A GR O  AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM); (a) to (c). Informa
tion is t>eing collected and will be laid on the 
Table of the House.

5197. SHRI. B. DEVARAJAN;
SHRI M A N IK R A O  
HODLYA GAVIT:
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Requirement of Computers

Will the PRIME MINISTER be pleased 
to state:

(a) the estimated requirement of com
puters in the country;

(b) the types of computers manufac
tured in public and private sectors in the 
country;

(c) the types of computers being im
ported and the names of the countries from 
which these are imported; and

(d) the script of there computers; and

(e) whether the Govemment propose 
to manufacture super computer indig- 
erKXJSly?

TH E  MINISTER OF STA TE  IN THE 
MINISTRY OF SCIENCE AND TECH N O L
O G Y (DEPARTM ENT OF ELECTRONICS 
AND D EPARTM ENT OF OCEAN DEVEL
OPM ENT) AND MINISTER OF STA TE  IN 
TH E  M INISTRY OF PARLIAMENTARY 
A F F A IR S  (SH R I P.R.
KUMARAMANGALAM): (a) The estimated 
requirements of computers in the country 
during VIII Five Year Plan is as follows:-

Computers Nos.

Super Computers 24

Large Computers 750

Mini Computers 9,300

Micro Computers 16.35.000
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(b) The computers being manufac

tured in the public and private sector in the 
country range from microcomputers, graphic 
workstations, mini computers and large com* 
puter systems.

(c) and (d). The types of computers 
being imported include process controllers. 
High and graphic Workstations, large com
puter servers, file servers and minisuper 
systems for R&D and other specialised ap
plications. These are mainly imported from 
USA. UK. Netherland. France. Hongkong. 
Germany etc. The script of these comput
ers is English. However, for PC range of 
systems indigenously developed hardware 
and software solutions aro corrently avail
able for all Indian languag.!»! .̂

(e) The Centre for Development of 
Advanced Computing (CDAC). an autono
mous society under the Department of Elec
tronics. is engaged in the development of 
Parallel Processing computers with the ca
pability of Super Computers in the country.

1 Translation]

Cement Factories in fUladhya Pradesh

5189. SHRI KHELAN RAM JANGDE: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the cement factories in

Madhya Pradesh are making less produc
tion as compared to their installed produc
tion capacity;

(b) if so. the reasons therefor;

(c) the installed production capacity 
and actual production made by each ce
ment factory in Madhya Pradesh during the 
last 3 years; and

(d) the efforts made by the Govern
ment to raise their production capacity?

TH E MINISTER OF STA TE  IN TH E  
MINISTRY O F INDUSTRY DEPARTM ENT 
O F SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM): (a)and(b). Of the 13 
large size cement units in madhya Pradesh, 
12 units have production less than their 
installed capacities for 1992-93 (upto Feb
ruary, 1993). The reasons cited by Industry 
have been fall in demand and production 
loss on account of infrastructural constraints.

(c) A statement is annexed.

<d) Cement Industry is delice'nsed. 
However, Government is rendering all as
sistance to the cement industry for increas
ing production by providing infrastructural 
support including supply of coal and rail 
wagons for movement of cement.
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the same are noticed/reported.

Encroachment by Builders and Shop-

5199. S H R I R A M C H A N O R A  
VEERAPPA: Will the Minister of URBAN 
D EV ELO P M E N T be pleased to state:

(a) whether the roads, footpaths, 
varandahs of shops etc. in Satya Niketan, 
Nanak Pure. Mochi village and South Moti 
Bagh in New Delhi have been encroacfted 
b^ the builders and shopkeepere;

(b) if so. the details ttiereof; and

(c) the steps taken^roposed to be 
taken to dear tfie encroachments in a given 
time?

T H E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  URBAN D EV ELO P M EN T 
AND M INISTER O F  S T A T E  IN T H E  MINIS
TR Y  O F  W A TE R  R E S O U R C E S  (SHRI P.K. 
TH U N G O N ): (a )to (c). Munkapal Cotpora- 
tk>n of Delhi has reported that no specific 
survey of encroachment on the road t>enms 
and footpaths etc. has been conducted by 
it. However, as and when excroachment of 
road t>erms. footpaths etc. t>y shop-keepers 
and t>uikJers by placing/stacking tfieir mate
rial In front of thair shops are ndicad, the 
same are removed by MCD. Duririg the last 
six months. M CD has reported that it con
ducted six rakls and removed 51 encroach
ments from the road berms, footpaths etc. 
inthearea. It has also directed the fiekl staff 
to remove the encroachments as soon as

A few cases of encroachment of veran
dahs by the shop-keepers under control of 
Dte. of Estates have been reported in 
Nanakpura market. Notices have been 
issued to these shop keepers t>y the Dte. of 
Estates.

Technology Parks

5200 S H R I S U S H IL  C H A N D B A  
VARMA; Will the PRIME M INISTER be 
pleased to state:

(a) the terms and conditions for setting 
up of technology parks in the country; and

(b) the details of such parks in the 
country at present, location-wise?

T H E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  S C IE N C E  AND TE C H N O L 
O G Y  (D E P A R TM E N T O F  E LE C TR O N IC S  
AND D E P A R TM E N T O F  O C E A N  D EVEL- 
OPIMENT) AND M INISTER O F  S T A T E  IN 
T H E  M IN ISTR Y O F  P AR LIAM EN TAR Y 
A F F A IR S  (S H R I P R
KUMARAM ANGALAM): (a )a n d (b ) Under 
the Electronics ftardware Technology parks 
(EH TP s) arKl Software Technology parte 
(STP s) Schemes. Technology parks can t>e 
set up by the Central. State Governments 
or the private sector anywhere in the coun
try. The main conditions are that they 
should be export oriented and must operate 
in a customs bonded environment. The 
details of Technology parks set up under 
these Schemes are given in the Statement

S T A TE M E K T

DeteHs ct Electronics Hardwmre Technology parks Set up in the Country

State No.of TechrK^ogy

Andhra Pradesh 3

-------
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State Islo.of Technology

2 . Karnataka
(Bangalore)

4

3. Maharashtra 
(Bombay, Pune, Thane)

7

5. U.P.
(NokJa, Ghaasiabad) • •

5

6 . Tamil Nadu 
(madras. Salem)

5

7. Haryana
(Gurgaon)

7

8 . Kerala
(Trivandrum)

2

9.
V

Gujarat
(Gandhinagar)

1

10 . Punjab
(Chandigarh)

1

1 1 . Madhya Pradesh 
(Bhopal. Indore)

• 2

1 2 . Delhi
(Okhla. Wazirpur)

3

13. Pondicherry
(Brindavan)

1

Total 42

Details of Software Technology Parks set up in the country

State/Location Units approved under S T P  scheme

S TP  Complex Private STPs

1 . Maharashtra (Pune) 18 05

2 . Karnataka (Bangalore) 32 31
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State/Location Units approved under S T P  scheme

S T P  Complex Private STPs

3. Orissa (Bhubaneshwar) 24 —

4. Gujarat (Gandhinagar) 16 02

5. Andhra Pradesh (Hyderabad) 25 09

6 . Uttar Pradesh (Noida) .  16 22

7. Kerala (Thiruvanathapuram) 24 02

8 . West Bengal (Calcutta) 10 01

Total 165 72

Housing Schemes for To dd y Tappers 
in Andhra Pradesh

5201. SHRIDHARMABHIKSHAM: Will 
the PRIME M INISTER be pleased to state:

(a) whether the Khadi and Village 
Industries Commission has received any 
proposals from the Andhra Pradesh Toddy 
Tappers Finance Corporation regarding 
housing schemes for the Toddy Tappers:

(b) if so. the action taken thereon; and

(c) the funds alloted for the purpose 
and the number of villages likely to be 
covered thereby?

TH E  M INISTER O F S T A TE  IN TH E  
M INISTRY O F  IN D USTR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IES  AND 
A G R O  AND RURAL IND USTRIES (SHRI 
M. ARUNACHALAM ): (a) No, Sir.

(b) and (c). Does not arise. 

[Translation]

Foreigners Name in Voters List 
of U.P.

5202. SH R I S A N T O S H  KUM AR

GANGW AR: Will the PRIME M INISTER be 
pleased to state:

(a) the places in Uttar Pradesh where 
the cases of including names of foreigners 
in the new voters lists have come to the 
notice of the Government; and

(b) the action taken or proposed to be 
taken in this regard?

TH E  M INISTER O F S T A TE  IN TH E  
M INISTRY O F  LAW, JU S TIC E  AND C O M 
PANY AFFAIRS (SHRI H.R. BHARDW AJ):
(a) (a) Nil.

(b) Does not arise.

[English]

Unauthorised Construction in Savitri 
Nagar

5203. DR. LAXMINARAYAN PANDEY: 
Will the Minister of URBAN D EVELOPM ENT 
be pleased to state;

(a) the particulars of 10 unauthorised 
constructions in Savitri Nagar detected by 
the Municipal Corporation of Delhi under
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section 416/417 of the Act;
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tion of Delhi has reported as follows;

(b) the action taken so far against each 
of them and

(c) the results achieved thereof?

TH E  M INISTER O F S TA TE  IN TH E  
M INISTRY O F URBAN D EVELO P M EN T 
AND M INISTER O F S T A TE  IN TH E  MINIS
TR Y O F  W A TER  R ES O U R C ES (SHRI P.K. 
TH U N G O N ): (a )to(c). Municipal Corpora-

In this area, 10 unauthorised construc
tions have been booked for demolition. Four 
of these are being used for Industrial activ
ity. namely tailoring, steel fabrication, em
broidery/ readymade garments. There are 
six more unauthorised constructions where 
there is no industrial activity, but booked by 
M.C.D. under Section 416/417 of D.M.C. 
Act, 1957. The details of these unauthorised 
constructions are given below;-
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dations

Written Answers 884
(c) the steps being taken to check

these violations?

5204. SHRI SANDIPAN BHAGW AN 
TH O R A T: Will the Minister of URBAN D E
V ELO P M EN T be pleased to state:

(a) the number of cases of overstay in 
Governnnent accommodations by the re
tired Govemment officials and others, sepa
rately during each of the last three years;

(b) the amount of rental dues to be 
recovered from Government officials and 
others, separately, as on march 31, 1992;

(c) the amount waived for both the 
categories, separately during each of the 
last three years:

(d) whether a large number of litigation 
cases are pending for more than ten years; 
and

(e) if so. the details thereof?

TH E  M INISTER O F S TA TE  IN TH E  
M INISTRY O F URBAN D EV ELO P M EN T 
AND M INISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W A TER  R ES O U R C ES  (SHRI P.K. 
TH U N G O N ): (a) to (e). Information is being 
collected and will be laid on the Table of the 
Sabha.

Safety Norms in Circus

5205. SHRI SANATKUM AR MANDAL;
DR RAVI MALLU:

Will the PRIME MINISTER be pleased 
to state:

(a) whether violation of safety norms in 
the Circus Research Reactor is exposing 
the workers to unjustified radiation as re
ported in the Sunday Observer, dated march 
14-20, 1993:

(b) if so. the details thereof; and

TH E  MINISTER O F S T A TE  IN TH E  
P R IM E M IN IS T E R ’S O F F IC E  (S H R I 
BHUVNESH CH ATUR V ED I): (a) No, Sir. 
There has been no violation of safety norms 
in the CIR CUS Research Reactor and there 
has been no incident of exposing the work
ers to unjustified radiation as reported in the 
Sunday Observer dated march 14-20,1993.

(b) and (c). Do not arise, 

industries in “No Industry Districts”

5206. SH R IPETER G .M AR BAN IAN G : 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Union Government 
have received any proposal from some In
dustrial Houses for setting up of any industry 
based on local raw material in the ‘No Indus
try Districts’ of Meghalaya: and

(b) if so. the action taken by the Union 
Govemment in the regard?

TH E  MINISTER OF S TA TE  IN TH E  
M INISTRY O F IND USTRY D EP A R TM EN T 
O F SMALL SC A LE IN D U S TR IES  AND 
AGR O  AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM ); (a)and(b). Yes, Sir. 
Only one proposal, viz, for setting up of a 
potable alcohol industry in East Garo Hills, 
in ‘N Industry Districts' of Meghalaya is 
under consideration.

All steps are taken by the Government 
for speedy disposal of applications.

Utilisation of Disinvested Amount from 
Public Sector Undertaking

5207. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state:

/
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(a) whether the Government have for

mulated any scheme/plan for utilising the 
funds acquired from disinvestment of public 
sector undertakings;

(b) if so, the details thereof; and

(c) whether these funds are also being 
utilised for reducing budget deficit?

TH E  M INISTER O F S T A TE  IN TH E  
MINISTRY O F  IN D U STR Y D EP A R TM EN T 
OF SM ALL S C A LE  IN D U S TR IES  AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM ): (a) to (c). As an
nounced in the Budget Speech of 1991-92, 
in order to raise resources and encourage 
wider public participation and promote 
greater accountability, upto 2 0 %  of Govern
ment equity in selected PSUs was to be 
offered to mutual funds and investment 
institutions in the public sector, as also to the 
workers. Again during 1992-93 Budget 
speech, it was announced that disinvestment 
of PSU shares shall be continued with a view 
to raising non-inflationary resources for de
velopment as also to contribute Rs. 1000  
crores to the National Renewal Fund.

TH E  MINISTER O F S TA TE  IN TH E  
M INISTRY O F URBAN D EV ELO P M EN T 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F  W A TER  R ES O U R C ES (SHRI P.K. 
TH U N G O N ): (a) Delhi Water Supply &
Sewage Disposal Undertaking has reported 
that the present installed capacity of Water 
Treatment Plants in Delhi is 410 MGD.

(b) to (d). DW S&SOU has reported that 
the Phase-1 (50MGD) of 2 nd 100 MGD 
Water Treatment Plant at Haiderpur has 
been completed on 28— 2-93 and the full 
plant isJikely to be commissioned by June’93. 
In addition the work of construction of 40 
MGD Water Treatment Plant at Nangloi has 
been awarded recently by DWS&SDU and it 
is proposed to set up 20 MGD Water Treat
ment Plant at Bawana. 8 reservoirs have 
been constructed and four area nearing 
completion/commissioning. In addition to 
these reservoirs, three more reservoirs are 
under construction at (i( Haiderpur Water 
Treatment Plant (ii) Bhagirathi Water Treat
ment Plant (iii) Wazirabad Water Treatment 
Plant.

Godowns in Uttar Pradesh

1915 (SAKA) Written Answers 886

[English]
Water Treatment Plants

5209. SHRI HARIKEWAL PRASAD: 
Will the PRIME MINISTER be pleased to 
state:

5208. SH R IAN AND RATNAM AURYA: 
Willthe Minister of URBAN D EVELOPM ENT 
be pleased to state:

(a) the capacity of the water treatment 
plants set up in Delhi;

(b) whether the Govemment are taking 
any concrete steps to increase the number 
of water treatment plants and for expansion 
of water reservoir;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

(a) whether the Government are con
sidering any scheme/proposal for construc
tion of Godowns in Uttar Pradesh;

(b) if so, whether the Government have 
accorded approval to these schemes;

(c) if so. the details thereof;

(d) whether the construction of godowns 
has since been completed;

(e) if so, the details thereof; and

(f) if not, the reasons therefor/
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T H E  M INISTER O F  S T A T E  IN TH E  

M IN ISTRY O F  RURAL D EV ELO P M E N T 
(D E P A R TM E N T O F RURAL D EV ELO P 
M E N T) (SHRI UTTA M BH AI H. P ATEL): (a) 
to (f). Presently, there is no such scheme/ 
proposal under consideration of the Gov
ernment of India. However, in order to pro
vide scientific storage facilities at farm level, 
a centrally sponsored scheme for setting up 
godowns in rural areas was being imple
mented by the Govemment of India since
1979-80. This scheme has since been 
transfered to the State Sector. Under this 
scheme, the sanction was accorded for 
construction of 520 godowns in Uttar 
Pradesh. As per information available, out 
of the 520 godowns. 425 godowns have 
already been completed. The remaining 
godowns are at various stages of construc
tion.

Barrack Blankets

5210. KUMARI VIMLA VERM A: Will 
the PRIME M INISTER be pleased to state;

(a) the number of barrack blankets 
manufactured by tf»e Khadi and Village In
dustries Commission during 1989-90,1990- 
91 and 1991-92:

(b) the numt>er of such blankets sup
plied to Defence and othqr Govemment 
departments through D .G .S &D. during the 
above period:

(c) whether the Commissk>n has sup
plied mill made blankets instead of Khadi 
blankets to these organisations;

.. (d) if so. the reasons therefor;

(e) whether any inquiry has been con
ducted in this regard; and

(f) if so. the outcome thereof?

TH E  M INISTER O F S T A T E  IN TH E
M INISTRY O F IN D U S TR Y D EP A R TM EN T

19,1993 Written Answers 88 6
O F  SM ALL S C A LE  IN D U S TR IE S  AND 
A G R O  AND RURAL IN D U STR IES (SHRI 
M. ARUNACHALAM ): (a) to (f). The infor
mation is t>eing collected and will be laid on 
the Table of the House.

[Englisti]

Brick Manufacturing Profects in Kerala

5211 SHRI V S. V IJAYAR AG HAVAN: 
Will the Minister of URBAN D EV ELO P M EN T 
be pleased to state:

(a) whether the work on the H U D C O  
aided brick Manufacturing Projects in Kerala 
have been completed;

(b) if rK>t, the time by which the projects 
are likely to be completed;

(c) whether H U D C O  propose to start 
more such units in the State; and

(d) if so, the details thereof?

TH E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F URBAN D EV ELO P M E N T 
AND M INISTER O F  S T A TE  IN T H E  MINIS
TR Y  O F  W A TE R  R E S O U R C E S  (SHRI P.K 
TH U N G O N ): (a) and (b). As reported by 
H U D C O  it has sanctioned one scheme for 
setting up of brick making unit at Calicut by 
M/s Chembakassery Builders at a Project 
cost of Rs. 3.86 lakhs with term loan assis
tance of Rs. 1.50 lakhs in 1986. The unit had 
been completed in 1988 and is in produc
tion.

(c) and (d). H U D C O  itself do not set up 
any building material manufacturing unit. 
However, H U D C O  extends term loan and 
equity support to State Govemment and 
semi-Govemment bodies. Public Sector 
Undertakings, as well as private enterprises 
who are found eligible under the Guidelines, 
for setting up of appropriate building mate
rial manufacturing units.
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[Translation]

Growth Centres in Madhya Pradesh
* and Maharashtra

Rs. 8.00 crores has been released as Cen
tral assistance to the approved growth cen
tres. The scheme will be implemented 
during the VIII Five Year Plan period.

CH AITR A  29, 1915 (SAKA) Written Answers 890

5212. SHRI M AHENDRA KUMAR 
SINGH THAKUR:

S H R I V IL A S R A O
N A G N ATH R AO  G UN D E 
-W AR:

Will the PRIME M INISTER be pleased 
to state;

(a) the details of the growth centres set 
up in Madhya Pradesh and Maharashtra so 
fan

(b) the amount allocated for each of 
these growth centres; and

(c) the progress made in developing 
these growth centres and attracting indus
tries near these growth centres?

TH E  M INISTER O F  S T A TE  IN TH E  
MINISTRY O F  IN D U S TR Y D EP A R TM EN T 
OF SM ALL S C A L E  IN D U S TR IES  AND 
AGRO AND R UR AL IN D USTR IES (SHRI 
M. ARUNACHALAM ): (a )to (c). The State 
of Madhya Pradesh has t>een allotted 6  
growth ceritres namely. Borai, Chainpura, 
Ghirongi. Kheda. Satlapur and Siltara. A 
sum of Rs. 14.50 crores has been released 
as Central assistance to these Centres. The 
State of Maharashtra has been allotted 5 
growth centres namely; Akola, Chandrapur, 
Dhule, Ratnagiri and Nanded, and a sum of

(Production in lakh tonnes of Nitrogen)

[English]

Fertilizer Plants Under N.F.L

5213. KUM ARIPUSHPADEVI SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of fertilizer plants set up 
by the national Fertilizers Limited in different 
States;

(b) the production (performance of these 
fertilizer plants during the last three years; 
and

(c) the details of fertilizer plants eaming 
profits and the details of the profit earned by 
them during the last three years?

TH E  MINISTER O F S T A TE  IN TH E  
MINISTRY O F CHEM ICALS AND FER TIL
IZERS (SHRI EDUARDO FALEIRO): (a) 
National Fertilizers Ltd. (NFL) operates four 
fertilizer plants, namelj^-€he each at Nangal 
and Bhatinda in Punjab, one at Panipat in 
Haryana, and one at Vijaipur in Madhya 
Pradesh.

(b) The details of production perfor
mance of the four plants of NEL during the 
last three years are given t>elow;-

Plant 1990-91 *1991-92 1992-93
{Provisional)

1. Panipat 2.17 2.14 2.00
2 . Bhatinda 1 1.86 2.49 2.25
3. Nangal 2.24 2.27 2.50
4. Vijaipur 3.90 4.10 3.90
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(c) Out of the fouithplants, three plants have been making profits with details as under:

(Rs. in crores)'

Plants 1990-91 1991-92 • 1992-93

1. Panipat 7.44 2.15 Accounts

2 . Bhatinda 3.54 13.57 not

3. vqaipur 36.07 80.55 finalised

Teleeom System By ECIL

5214. OR. KARTIKESW AR PATRA: 
Will the PRIME M INISTER be pleased to 
State:

(a) whether tfie Electronics Corpora- 
tion of India Limited has manufactured/ 
proposed to manufacture E-?OB exchange 
arnJ other Telecom' system;

(b) If so. the details thereof;

(c) the orders received by ECIL for 
supply of these equipments within the coun
try; artd

(d) the steps taken/jproposed to be 
taken to transfer the manufacturing of this 
technology to tfie other manufacturers of 
telecom equipments in the cpiintry?

T H E  M INISTER O F  S T A T E  IN TH E  
P R IM E  M IN IS T E R ’S  O F F IC E  (S H R I 
B H UVN EStfCHATURVED I); (a)&(b). Elec
tronic Corporatk>n of irulia ltd. does not 
nrtanufacture or propose to maruifacture E - 
10B Exchange. Electronics Corporatkxi of 
India ltd. (EC IL) however, supplies UMCs 
(Operatkxi and maintenance Centies)whk:h. 
work akxtgskJe E-10B Exchange System. 
ECIL also manufactures certain telecom 
related products such as store and manu
factures certain telecom related products 
such as Store arxl Forward Message SwNcfv

ing System. SP C Telex System, Automatk: 
message Accounting System. Stored 
Programme Telex Exchange System etc.

(c) ECIL has received in all around 113 
otders for telecom related products, in addi
tion to orders for Stored programme Telex 
Exchange for 45.500 lines.

(d) there is. at present, no proposal for 
transfer of techrtology for manufacturing the 
above systems to other parties in the coun- 
try.

[T/anstotfon]

Scheme for Youth fn Khadi ft Village 
induatrfea

5215. SHRI R A JE N D R A  KUMAR 
SHARMA: WUI the PRIME MINISTER be 
pleased to state;

(a) wfiether the Govenrunent are con- 
sklering any scfieme for mobilising youth 
Power and absorbing ttiem in Khadi and 
village industries 40 contain the increasing 
as employment in the coumry; and

(b) if so. the details of ttie scheme and
the manner in wtw:h it is likely to be imple
mented?

TH E  MINISTER OF S TA TE  IN THE
MINISTRY O F INDUSTRY D E P A R T M E N T



OF SM ALL S C A LE  IN D U S TR IES  AND  
AGRO a n d  r u r a l  IN D USTR IES (SHRI 
M ARUNACHALAM ): (a) and (b). One of 
the basic objectives of the Commission is to 
generate non-fann employment for weaker 
sections of the society in the rural areas. In 
pursuance of the above objective, a special 
employment generation scheme has been
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launched in Saharsa district of Bihar and 
Kalahandi district of Orissa on a pilot basis. 
In tfie Eighth Five Year Plan, this programme 
shall be implemented in SO district in the 
country. The districts which have been 
identified for special employment programme 
during 1992-93 and 1993-94 are as 
under-

1915 (SAKA) Written Answers 894

S.No State District

1. Assam Margaon

2 . Andhra Pradesh Adilabad

3. Bihar Saharse

4. Gujarat baneiskhantha

S. Himachal Pradesh Chamba

6 . Kerala Alleppy

7. Madhya Pradesh Sarguja

8 . Maharashtra Chandrapur

9. Orissa Kalahandi

1 0 . Rajasthan Dousa

1 1 . Tamil Nadu Ramanathapuram

• 12 . Uttar Pradesh Maunath Ranjan (Mau)

13. West Bengal Birbhum

[English]
Pending U.S. Proposals

5216. SHRI BOLLA BULLI
RAMAIAH;

DR. D. VEN K ATESW AR A 
RAO:

Will the PRIME MINISTER t>e pleased
to state:

(a) the details of the investmentpropos- 
als of U.S. companies pending clearance 
and the total amount involved.therein;

(b) since when these proposals are 
pending with the Government:

and
(c) the reason for their non-cleararK:e:

(d) the time by which these proposals
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are likely to be cleared?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN ISTRY O F  IN D U S TR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IE S  AND

APRIL 19, 1993 Written Answers 896
A G R O  AND RURAL IN D USTR IES (SHRI 
M. ARUNACHALAM ): (a) to (d). Approvals 
have already been accorded to the propos
als envisaging foreign direct investment by 
U.S. companies, as per details given be- 
Ibw:-

Year No.bf Foreign 
Investment 
Proposals

Totai amount of 
foreign Investment 

* , (Rs. in Million)

1991 53 1858.5

1992 154
•

12315.0

1993 14 14775.0
(Upto February)

Receipt and consideration of the pro
posals by the Government is a continuous 
process. The proposals are generally cleared 
within a period of 45 days unless their 
consideration is pending for appropriate 
policy decision.

Fertilizers Plants in Rajastton

5217. SH R IM A TI V A S U N D H A R A  
F ^ E :  Will the PRIME MINISTER be pleased 
to state:

(a) the number of fertilizer plants set up 
in Rajasthan in the private and public sector;

(b) the location and capacity of each of

these plants;

(c) the dates of their commercial pro
duction; and

(d) the number of persons provided 
employment in these plants?

TH E  M INISTER O F S T A TE  IN TH E  
M INISTRY O F  CH EM ICALS AND FER TIL
IZERS (SHRI ED UA R D O  FALEIRO): (a) to
(d). The details of fertilizer plants set up in 
Rajasthan alongwith their location, capac
ity, month of start of commercial production 
and persons employed in these plants are 
given below:
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Import of Caprolactum (d) the steps to be taken to make better 

use of these funds?

APRIL 19. 1993 Written Answers 900

5218. SHRl ANNA JO SH I : Will the 
PRIME M INISTER be pleased to state:

^^1:. (a) whether the unrestricted availability
of imported caprolactum has adversely af
fected the production of caprolactum by the 
Fertilizer and Chemicals Travancore Lim
ited, Cochin;

(b) whether the Government have 
received any representation from F A C T  in 
this regard; and

(c) if so. the reactiorV ar*ion taken by 
the Government thereto?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN ISTR Y O F CH EM ICALS AND FER TIL
IZERS (SHRl ED U A R D O  FALEIRO): (a) to
(c). The free availability of imported 
caprolactum at low prices has not affected 
the production thereof by Fertilisers and 
Chemicals Travancore limited (FA C T), to 
market their product. FA C T, did represent 
to Government in this regard. To  give some 
relief to the indigenous producers, reduction 
in customs duty on import of basic raw 
materials as well as i r K s r e a s e  in customs 
duty on imported caprolactam has been 
announced in the Budget proposals for 1993- 
94.

Funds for Reclamation of 
Wasteland

5219. PROF. PREM DHUV^AL; Will 
the PRIME M INISTER he pleaued to state:

(a) whether funds leceivod from out
side agencies/ foreign countries and altotted 
by the Government of reclaimuing waste
land in the country are still lying unutilised;

(b) if so. the details thereof;

(c) the reasons therefor, and

T H E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  RURAL D EV ELO P M E N T 
(D E P A R TM E N T O F  W A S TE LA N D S  D E
V ELO P M EN T) (CO L. RAM SINGH): (a) to
(d). The information is being collected and 
will t>e laid on the Table of the House.

Sut>-Ways in Delhi

5220. S H R l '  C .P .
M UDALAGIRIYAPPA: 
SHRl K.H. MUNIYAPA:

Will the Minister of URBAN D EVELO P- 
M E f ^  l)e pleased to state:

(a) the number of sub-ways constructed 
in Delhi during the last three years;

(b) the details of the expenditure in
curred thereon; and

(c) the numt>er of sut>-ways proposed 
to be constructed during 1993?

TH E  M INISTER O F  S T A T E  IN THE 
M INISTRY O F  URBAN D EVELOPM ENT 
AND M INISTER O F  S T A TE  IN TH E  MINIS
TR Y  O F  W A TE R  R ES O U R C E S  (SHRl P.K. 
TH U N G O N ): (a) to (c). The infomnation Is 
being collected and will be laid on the table 
of the House.

Percapita Income

5221. DR. D. VEN K ATESW A R A  RAO: 
Will the Minister of P LA N N IN G  AND 
P R O G R A M M E  IM P L E M E N TA TIO N  be 
pleased to state:

(a) whether the growth rate of India’s 
gross domestic product and national in
come slowed down considerably while the 
per capita income feel during 1991 -9 2 ;
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(b) whether a study conducted by 

Central Statistical Organisation, per capita 
income in 1991-92 in real terms was Rs. 
2.1174/- as compared to Rs.2.199/- during 
the previous year.

(c) if so. the reasons therefor, and

(d) the remedial steps taken by the 
Government in this regard?

T H E  M INISTER O F  S T A T E  O F  T H E  
M IN IS TR Y  O F  P L A N N IN G  A N D  
PROGRAM M E IM PLEM ENTATIO N (SHRI 
GIRIOHAR G O M A N G O ): (a) to (c). The 
growth rate of Gross Domestic product 
(GDP) and national Income (NNP) at factor 
cost In 1990-91 (at 1980-81 prices) was 
5.25. As compared to this the growth rates 
of G D P and National Income in 1991 -92 (at
1980-81 prices) were 1/2% and 0.9%  re
spectively, that is, much lower than the 
population growth of at>out 2 % . As a conse
quence per capita income (at 1980-81 prices) 
declined from Rs. 2199 in 1990-91 to 
Rs.2174 in 1991-92. G D P  growth was 
mainly affected by decline in agricultural 
production by 2.8  per cent over the previous 
year. IrKJustrial production also registered a 
decline t>y 0.1 per cent.

(d) The growth oriented policies of the 
Government, investment incentives, and

programmes under the Eighth Five Year 
Plan wHI improve the prospects of growth in 
the coming years.

1915 (SAKA) Written Answers 902

Waer Supply Schemes with World 
Bank International Orgariisatlons 

Assistance

5222. SHRI T.J. A N JALO SE: Will the 
PRIME M INISTER be pleased to state:

(a) whether any water supply projects 
or schemes or schemes are t>eing under
taken with the World bank assistance or any 
other intemational organisations for each 
State;

(b) if so, the details thereof. State-wise;

(c) the expenditure involved in these 
schemes and the year by which these 
schemes are likely to be completed; and

(d) the total cost of each project?

TH E  MINISTER O F  S T A TE  IN TH E  
M INISTRY O F RURAL D EV ELO P M EN T 
(D EP A R TM E N T O F RURAL D EV ELO P 
M EN T) (SHRI RAMESHW AR TH AKUR ):
(a). Yes. Sir.

(b) to (d). A Statement is laid on the 
Table of the House.



903 Written Answers APRIL 19, 1993 Written Answers 904

§

8

CO

s

I

I

8

&>

$

CO

8

I

%
Jo

8

8 8

I

(O
O

o>
oi

CO

of^
CO
CM

Om
o>
CO

c\I crs u5 <o



905 Written Answers CH AITR A  29. 1915 (SAKA) Written Answers 906
Foreign Collaborations (c) if not, the reasons therefor?

5223. SHRI H A R IS H  N A R A Y A N  
PRABHU Z A N TY E : Will the PRIME MINIS
TE R  be pleased to state:

(a) whether the Union Government 
have sanctioned some foreign investment 
Proposals for manufacture of essential and 
lluxry items;

(b) if so, the details of such proposals 
sanctioned during each of the two years; 
and

TH E  M INISTER O F S T A TE  IN TH E  
M INISTRY O F IN D USTR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IES  AND 
A G R O  AND RURAL IN D USTR IES SHRI M. 
ARUNACHALAM ): (a) to (c). Yes, Sir.
Government have accorded approvals for 
foreign direct investment both for high prior
ity industries (viz. Industries listed in Annex- 
Ill to the Statement on Industrial Policy laid 
on the Table of the House on 24th July, 
1991) and for other industries. The details 
of these approvals are given below;-

Year No. of Foreign Foreign Investment
Investment envisaged
Approvals (Rs. in Crore)

1991 289 534.11

1992 692 3887.54

More than 80% of the foreign investment 
approved is in the high-priority industries.

Third  Round of Disinvsstment

5224. S H R I T A R A  C H A N D  
KHANDELW AL: Will the PRIME M INISTER 
be pleased to state:

(a ) whether tlie third round of 
disinvestment of public sector undertakings 
has left a wide gap in the disinvestment 
target;

(b) if so, the number of public sector 
undertakings whose shares were put to sale 
and total value of bids received against the 
target; and

(c) the names of the pubik: sector 
undertakings whose share prk:es feel in the 
market and the reasons for (all in their share 
value? I'.,; '-.vS't..'vv!i . = ■ v'v. ■m v

TH E  MINISTER O F S T A TE  IN T H E  
M INISTRY O F IN D U STR Y D EP A R TM EN T 
O F  SM ALL SC A LE IN D U S TR IES  AND 
A G R O  AND RURAL IN D USTR IES 9SHRI 
M. ARUNACHALAM ): (a)and(b). Govem- 
ment targetted to raise Rs. 3500 crores 
through disinvestment of PSU shares dur
ing 1992-93. Till December 1992, Govt, 
raised Rs. 1865.78 crores. Govt, offered 
53.87 crore shares in 15 PSEs for sale in the 
third round of disinvestment held in March 
1993. Government received bids valuing 
Rs. 942.76 crores for 45.01 crore shares in
12 PSEs. Based on the referal price fixed by 
the Govt, bids valuing Rs. 46.73 crores for 
11.01 crore shares in 9 PSEs were ac
cepted.

(c) On the basis of sporadic trading in 
PubIk: Sector shares in the Stock market at 
present, it is not possible to assess the 
movements of share values, which how
ever, depends on the perception of the
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purchasenvs.

Assistance for Rsclamation of Land to
Ori

5225. SHRI ANADI C H AR AN  DAS: 
Will the PRIME M IN ISTER be pleased to 
state:
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TH E  M INISTER O F  S T A T E  IN TH E  

M INISTRY O F  IN D U S TR Y D E P A R TM E N T 
O F  SM ALL S C A LE  IN D U S TR IE S  AN D  
A G R O  AND RURAL IN D U STR IES (SHRI 
M. ARUNACHALAM ): (a) to <c). No pro- 
posal/appllcation has b>een received from 
the Government of Sikkim or from any en- 
trepreneur/company/nnm for setting up tan
neries in the State of Sikkim.

(a) whether the Government propose 
to provide special assistance to Orissa for 
the reclamation of land;

(b) if so, the details thereof; and

(c) if not. the reasons 4herefor?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN ISTRY O F  RURAL D EV ELO P M E N T 
(D E P A R TM E N T O F  W A S TE LA N D S  D E
V E LO P M E N T) (CO L. RAM SINGH): (a) to
(c). There is no exclusive scheme proposed 
to provide special assistance to Orissa for 
the reclamation of land. However, the Na
tional Wastelands Development Board pro
pose to implement from 1993-94 various 
schemes viz. Integrated Wasteland Devel
opment project; Technology Development 
& Extension; Investment promotional 
Scheme. Grants-in-Aid to N G O s in Central 
and Centrally Sponsored Sector for recla
mation of wastelands in the country as a 
whole, with emphasis on production of bk>- 
mass specially fuelwood and fodder.

Setting up of trainers in Sikkim

5226. S H R IM A T I D IL  K U M A R I 
BHANDARI: Will the PRIME M INISTER be 
pleased to state:

(a) whether the Government propose 
to set up some tanneries in Sikkim during the 
Eighth Plan period;

(b) if so. details thereof: and

- (p) if not. the reasons therefor?

Export of Television Sets

5227. SHRI M.V.V.S. M URTHI: Will 
the PRIME M INISTER be pleased to state:

(a) whether the Indian Television pro
ducers have violated the rules and regula- 
tk>ns of exporting Televisions to the coun
tries of the European Economic Community 
as alleged by the European Community 
Team;

(b) if so. the details thereof; and

(c) the remedial steps taken/proposed 
to be taken in this regard?

T H E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  S C IE N C E  AND TE C H N O L 
O G Y  (D E P A R TM E N T O F  E LE C TR O N IC S  
AND D E P A R TM E N T O F  O C E A N  D EV EL
O P M EN T) AND M INISTER O F  S T A T E  IN 
T H E  M IN ISTR Y O F  P AR LIA M EN TA R Y 
A F F A IR S  (S H R I P .R .
KUM ARAM ANGALAM ): (a) and (b). The 
European Community (E C ) and United king
dom (UK) Customs had raised doubts re
garding colour TV  sets being exported by 
India conforming to the Generalised System 
of Preference (G S P ) regulations. After a 
detailed verification of the depth of manu
facturing of colour TV s in India, the team 
from EC and UK customs came to the 
preliminary conclusion that non-originating 
materials used in the manufacture exceeded 
40%  of the ex-factory price of the TV  as the 
colour picture tut>e did not satisfy the Rules 
of Origin. ,Based on this G SP  cerliftoates
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issued to the manufacturers have been 
withdrawn.

(c) The following remedial steps have 
been taken in order to boost the exports of 
colour T V  sets to the EC  countries:-

I) Colour Picture tut>e manufactures 
have t>een advised to use indig
enous components to conform to 
the Rules of origin.

ii) workshops are t>eing conducted to
educate colour TV  manufacturers 
about the rule so as to avoid future 
vk>lations in the r^a rd .

Public Sector Undertakings in 
IMeghalaya

5229. SHRI P ETER G .M AR B AN IAN G : 
Will the PRIME M INISTER be pleased to 
state;

(a) the names of the public sector un

dertakings furKtioning in Meghalaya, loca
tion-wise;

(b) the total investment made in each 
of these uildertakings; and

(c) the details of profit/loss incurred by 
each of these undertakings during each of 
the last three years?

TH E  MINISTER O F  S TA TE  IN TH E  
M INISTRY O F  IN D USTR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IES  AN D  
A G R O  AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM ): (a) There are two 
Central Public Sector undertakings, namely. 
North Eastern handicrafts & handloom 
Development Corpn. Ltd. and North East
ern Electric Power Corpn. Ltd. functioning in 
Meghalaya both having their registered of
fice at Shillong.

(b) The total investment made in each 
of these undertakings as on 31-3-1992 are 
as^ollows:

(Rs. in lakhs)

Name of PSE Paid-up Capital Loan Total

NEHHD C 137 381 518

N E E P C O 33840 2215 55955

(c) The details of net profit/loss incurred by each of these undertakings during each of 
the last three years are as foliows:-

(Rs. in lakhs)

Name of PSU Profit/Loss
19d1-92 1990-91 1989-90

HEHHDC (->15 (*)73 (-)17

N E EP C O 1358 998 421



5230. SHRI V S. VIJAYARAGHAVAN: 
Will the PRIME M INISTER be pleased to 
state:

(a) whether the Government of Kerala 
has sought Central assistance for construc
tion of new buildings for courts in Kerala;

(b) if so, the details thereof; and

(c) the action taken or proposed to be 
taken thereon?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN ISTRY O F  LAW, JU S TIC E  AND C O M 
PANY AFFAIR S (SHRI H R. BHARDW AJ);
(a) Yes. Sir.
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M INISTRY O F  IN D U STR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IES  AND  
A G R O  AND RURAL IN D USTR IES (SHRI 
M. ARUNACHALAM ): (a) to (c). As on 31- 
3-1992, there were five Central PSEs hav
ing their registers offices in the State of 
Madhya Pradesh out of which only one PSE 
namely, N TC  (M.P.) Ltd. has been incurring 
losses and declared sick underthe definition 
of sickness under SICA and has since been 
referred to BIFR for formulation of revival/ 
rehabilitatk>n plans.

New research centres by Khadi & 
Villages Industries

5232. SHRI R A JE N D R A  KUM AR 
SHARMA: Will the PRIME M INISTER be 
pleased to state:

(b) The estimated cost proposed by tfie 
State govemment of Kerala is Rs. 1,729.5 
lakhs.

(c) The Govemment is in lf>e Process 
of formulating a Centrally sponsored scheme 
to provide infrastructural facilities to the 
Judiciary.

[Translation]

Cisis in Public Sector undertakings of 
Madhya Pradesh

5231. SHRI M AH EN D R A KUMAR 
SING H TH A K U R : Will the PRIME MINIS
TE R  l>e pleased to state:

(a) whether the Govemment propose 
to set up new Centres to update the re
search work in khadi and village industries;

(b) if so, the location of these Centres;
and

(c) the steps being taken to improve the 
quality of products through these Centres to 
enable them to compete with the private 
sector engaged in producing these items?

TH E  M INISTER O F  S T A TE  IN T H E  
M INISTRY O F  IN D U STR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IES  AN D  
A G R O  AND RURAL IN D USTR IES (SHRI 
M. ARUNACHAUVM ): (a) No, Sir,

(a) whether most of the public sector 
undertakings in Madhya Pradesh are in 
crisis:

(b) if so, the details thereof; and

• (c) the remedial measures taken by the
Govemment in this regard?

T H E  M INISTER O F  S T A T E  IN TH E

(b) and (c). Does not arise.

[Englishi

Agro based Khadi and Village Indus
tries

5233. SHRI SANDIPAN BHAGW AN 
TH O R A T: Will the PRIME M INISTER be 
pleased to state:

V-. ■
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(a) whether the Government propose 

to provide a new thrust to agro-based Khadi 
and Village Industries to create employment 
opportunities for rural poor;

(b) if so, the details of the programme. 
Its financing pattem, physical, financial and 
employment targets fixed during the Eighth 
Plan period; State/Union Territory-wise; 
and

(c) the total outlay provided for imple
mentation of the scheme as grant, subsidy 
and credit separately State-wise during 
Eighth Plan alongwith its financing pattem?

TH E  M INISTER O F S T A TE  IN TH E  
M INISTRY O F  IN D USTR Y (D EP AR TM EN T 
O F SM ALL S C A LE  IN D U S TR IES  AND 
A G R O  AND RURAL IND USTRIES) (SHRI 
M. ARUNACHALAM ): (a) yes. Sir.

(b) and (c). KVI sector has been allo
cated Rs. 900 crores as budgetary support 
for the 8th Five Year Plan. KVIC is working 
out the allocation for various States for 
implementing its various programmes. KVIC 
started a special employment programme 
through KVI for selected districts in the 
country. The programme envisages creat
ing employment of the order of 1.40 lakhs 
and an outlay of Rs. 15 crores has been 
earmarked for this purpose.

Import of Naphtha

5234. S H R IM A TI V A S U N D H A R A  
RAJE: Will the PRIME M INISTER be
pleased to state:

(a) whetherthe Govemment have taken 
any decision to import of Naphtha;

(b) if so, the reasons therefor;

(c) the advantages of importing Naph
tha; and
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(d) the International and domestic price 

of Naphtha at present?

TH E  MINISTER O F S T A TE  IN TH E  
M INISTRY O F CHEM ICALS AND FER TIL
IZERS (a) to (c). The imports of Naphtha 
have been decanalised vide the Notification 
No. 91 (N-26)/92-97 dated 31 st December, 
1992 issued by the Ministry of Commerce. 
The users are thus at liberty to import Naph
tha as per their requirement.

(d) The domestic price of Naphtha, 
exclusive of excise duty and other local 
taxes, is Rs. 6075.69 per M T for supply to 
users other than fertilizers. International 
prices of Naphtha fluctuate depending upon 
the crude oil prices. The general range is 
reported to be about U S $ 1 80-190 per M.T.

Import of American DAP Fertilizers

5235. SHRI RAM NAIK:
SHRI MOHAN RAW ALE:

Will the PRIME MINISTER be pleased 
to state:

(a) whether liberal import of American 
DAP fertilizers in Indian market has greatly 
affected the survival of indigenous fertilizer 
industry;

(b) if so, the action taken to clear the 
huge stocks of DAP and phosphatic fertiliz
ers manufactured indigenously;

(c) the steps taken to avoid the closure 
of indigenous fertilizer plants as a result 
thereof; and

(d) whether the Govemment propose 
to restrict the import of DAP fertilizers to 
save the indigenous Industry?

TH E  MINISTER O F S TA TE  IN TH E
MINISTRY O F CHEM ICALS AND FER TIL-
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IZERS (a) In order to make DAP fertilizers 
available to the farmers at competitive price, 
import of DAP has been decanalised with 
effect from 17.9.1992. Indigenous industry 
has represented that the lower prices of 
imported DAP as compared to their cost of 
production have adversely affected the abil
ity of DAP manufacturing units to serious 
their indigenous product.
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lated for development of khadi and village 
industries and grants given by the Union 
Government to varkHJS regional centres of 
Khadi and Village Industries Commission in 
Assam during 1990-91 and 1991-92;

(b) whether the Govemment propose 
to increase these grants/k>ans during 1992- 
93;

(b) A  concession of Rs. 10 OO/- per tonne 
on sale of DAP arxJ M OP arxl the corre
sponding concesskjn on the sale of complex 
fertilizer proportiortate to the phosphatk; 
and potassic content, txjth in respect of 
indigenous and imported products, was pro
vided by the Govt, of India upto 31.3.1993.

(c) With a view to reducing the cost of 
indigenous DAP and complex fertilizers 
based on imported phosptioric acid, the 
custom duty on the imported phosphoric 
ackl has been abolished with effect from 
27.8.1992. Also the imports of fertilizer raw- 
material and intermediates for production of 
DAP and complex fertilizers were altowed at 
official exchange rate with effect from
16.9.92. However, with the anrKxmcement 
of a unified exchange rate in the Budget 
proposals for 1993-94. the import of raw- 
materials and intermediates has become 
costlier in rupee terms. The fertilizer indus
try has asked for a package of relief so 
enable tfiem to compete with the imported 
DAP. Govemment has taken note of the 
representations from the industry with a 
view to extending appropriate relief.

(d) There is no profX>sal under consid
eration to restrict the import of DAP.

Schemes by Khadi and Village Indus
tries Commission in Assam

5236. SHRI PROBIN DEKA: Will the 
PRIME M INISTER be pleased to state:

(a) the details of the schemes formu-

(c) if so. the details thereof; and

(d) the steps proposed to be taken to 
popularise khadi in the State of Assam?

T H E  M INISTER O F  S T A T E  IN TH E  
M INISTRY O F  IN D USTR Y (D E P A R TM E N T 
O F  SM ALL S C A LE  IN D U S TR IE S  AN D  
A G R O  AND RURAL IN D U STR IES) (SHRI 
M. ARUNACHALAM ): (a) to (d). The infor
mation is being collected and will be lakJ on 
the Table of the House.

Construction off Boundaries off Parks

5237. SH R I R A JN A T H  S O N K A R  
SH ASTRI; Will the Minister of URBAN 
D EV ELO P M EN T be pleased to state:

(a) whether any specification has been 
laki down for the constrviction of boundary of 
park by the C. P.W.D;

(b) if so. tfie details tfiereof:

(c) the details of the boundaries of 
parks constructed during the last 12 months;

(d) whether these boundaries conform 
to the norms and specifk:atk>ns laid down for 
the purpose; and

(e) if not. the reasons therefor?

T H E  M INISTER O F  S T A T E  IN TH E
M INISTRY O F  URBAN D EV ELO P M EN T



AND M INISTER O F  S T A T E  IN TH E  MINIS- reply to part (a) above.
T R Y  O F  W A TE R  R ES O U R C E S  (SHRI P.K.
TH U N G O N ): (a) No, sir.
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(b) Question does not arise in view of

(c) Boundaries of following 21 (>arks 
were cor^tnx:ted by tfie C . P.W.D. during 
the last 12 months in Delhi:

(0 Andrews Ganj 1 No.

(ii) Kastuiba Nagar 5 Nos.

(Ui) Tyagraj Nagar 1 No.

(iv) Neetaji Nagar 1 No.

(V) Sector -1, R.K. Puram 1 No

(Vi) Sector-ll, R.K. Puram 1 No

(vii) Sector-IVI, R.K.Puram 1 No.

(viii) Sector V. R.K. Puram 1 No.

(ix) Sector-VII, R.K. Puram 1 No.

(X) Sector -VIII, R.K. Puram - ■ 2 Nos.

(xi) Sector-IX, R.K. Puram 1 No.

(xii) Sector-XII. R.K. Puram 1 No.

(xiv) Nanakpura 1 No.

(X V ) Albert Square Pocket (c) 
Sector -II. DIZ Area 2 Nos.

21 Nos.

(d) and (e). Questions do not arise in 
view of reply to part (a) above.

Soil Testing l.aboratories of Fact

5238. SHRI V.S. VIJAYARAGHAVAN 
: Will the PRIME M INISTER be pleased to 
state:

requested the Fertilizers and chennicals 
Travancore Limited, Cochin, to open more 
soil testing laboratories in Kerala;

(b) if so. the details thereof; and

(c) the response of F.A .C T. in this 
regard?

(a) whether the Union Government have T H E  M INISTER O F  S T A TE  IN TH E



919 Written Answers ' APRIL
M INISTRY O F  C H EM ICA LS AND FER TIL
IZERS (SHRI ED U A R D O  FALEIRO): (a) to
(c). In response to Government’s sugges
tion to M/s Fertilizers And Chemicals 
Travancore Ltd. (F A C T) to take appropriate 
action to start some more soil testing labo
ratories, the company has reported that as 
against their capacity in Kerala of analysing
30,000 soil samples per annum, the de
mand for soil analysis from the farmers of 
Kerala through F A C T  in 1992-93 was only 
17486 samples. In view of the excess 
capacity with FA C T, and a good coverage 
by the State Govemment and other agen
cies in providing this service, F A C T has felt 
that commissioning of additional soil testing 
laboratories in the State by the company 
was not warranted.

[Translation]

Small /Medium/Heavy Industries 
in Madhya Pradesh
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sioner. Small Scale Industries, 182462 small 
scale units (Provisional) stood registered in 
Madhya Pradesh as on 31.12.91.

A part from the above the following 
number of Industrial Entrepreneure Memo
randa (lEMs) have been filed and Letters of 
Intent (LOIs) granted during last three years 
for setting up industries both in private and 
public sector in Madhya Pradesh;

Year lEMs filed LOIs granted

1990 - 47

1991 267 46

1992 309 28

(b) and (c). The supply of Power at 
subsidised rates to consumers or otherwise 
is a concern of the respective State Govern- 
ment/State Electricity Board.

5239. SHRI M AHEN O R A KUM AR 
SING H TH A K U R ; Will the PRIME MINIS
TE R  be pleased to state:

[English]

Gas Based Fe^ilizers Plants

(a) the numtjer of small, medium and 
heavy industries set up in private and public 
sector in Madhya Pradesh during each of 
the last three years;

(b) whether the State Govemment of 
Madhya Pradesh has sent any proposal to 
the Union Govemment for providing ad
equate power at subsidised rates to these 
Industries; and

(c) if so, the action taken by the Union 
Govemment in this regard?

TH E  M INISTER O F  S T A T E  IN TH E  
M IN ISTRY O F  IN D U S TR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IE S  AND 
A G R O  AND RURAL IN D USTR IES (SHRI 
M. ARUNACHALAM ); (a) As per informa
tion f umished by the Development Commis-

5240. SHRI SANDIPAN BHAGW AN 
TH O R A T: Will the PRIME M INISTER be 
pleased to state:

(a) whether the Bureau of Industrial 
Costs and Prices has recommended group 
retention pricing system for gas based ni
trogenous fertilizer plants; and

(b) if so, the details thereof and the 
results likely to be achieved therefrom?

TH E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F  CH EM ICALS AND FER TIL
IZERS (SHRI ED UA R D O  FALEIRO): (a) 
and (b). Yes', Sir. The issue of ^roup 
retention price for gas-based nitrogenous 
fertilizer plants is being considered alongwlth 
the proposals regarding the policy param
eters fro the retention price-cum -subsidy
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scheme tor the new pricing period com
mencing from 1.4.1991.

Import of Urea

5241. SHRI R AJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state:

(a) whether the nitrogenous fertilizers 
(urea) are proposed to be imported many 
times more during 1993-94 than that im
ported during 1992-93;

(b) if so. the reasons therefor:

(c) the quantity of Urea imported 
during 1992-93 and likely to be imported 
during 1993-94;

(d) the cost involved thereon and the 
countries from which the imports were made;

(e) the steps taken to minimise the 
import and to produce/manufacture Urea in 
our country itself; and

(f) if not. the difficulties being faced by 
the Government in this regard?

TH E  M INISTER O F  S TA TE  IN TH E  
MINISTRY O F  CHEM ICALS AND FER TIL
IZERS (SHRI ED U A R D O  FALEIRO): (a) to
(d). Urea is imported to bridge the gap 
between the demand and indigenous avail
ability of nitrogenous fertilizer. The quantity 
of urea to t»e imported during 1993-94 would 
depend upon several factors such as rain
fall, indigenous production, carry-over stock 
& phosphatic fertilizers such as DAP which 
are allowed to be imported freely. Cost of 
imports will depend upon inte- national prices 
which vary from time to time. However, 
during 1992-93 (upto February 1993), 17.68 
lakh tonnes of urea valued at Rs. 725.63 
crores (C& F basis) was imported from

various countries including CIS, Qatar, Saudi 
Arabia, Kuwait, Abu Dhabi. Germany, Hol
land, etc.

(e) and (f). Three new ammonia urea 
gas based projects, one each at Babrala 
(U.P.), Shahajahanpur (U.P.) and Gadepan 
(Rajasthan) are currently under implemen
tation. The existing capacity of the gas 
based plants of National Fertilizers Ltd.. 
Vijaipur (M.P.) and IFFCO, Aonia (U.P) are 
planned to be doubled. Gas availability for 
a medium sized Ammonia-Urea plant in the 
Krishna-Godavari Basin (A.P) has alsot>een 
indicated.

[Transiation]

Computer Centre

5242. SHRI N.J. RATHVA: Will the 
Ministerof PLANNING AND PROGRAMME 
IM PLEM ENTATION be pleased to state:

(a) whether the Government propose 
to set up more computer centres in Gujarat;

(b) if so, the details in this regard and 
the names of the places where these cen
tres are likely to be set up;

(c) the expenditure to be incurred on 
these projects; and

(d) the number and the location of 
computer Centres already operating In 
Gujarat thereof?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  P L A N N IN G  A N D  
PROGRAMME IM PLEM ENTATION (SHRI 
GIRIDHAR G OM ANG O): (a) Yes, Sir.

(b) It is proposed to set up computer 
centres at the following places:
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Proposed Location Computer to be Installed

A. By national Informatics Centre (NIC). Planning Commission

High Court, Ahmedabad Super Mini Computers

B. With the technical Support of National Informatics Centre

1 . Central Excise & Customs 
Collectorate, Ahmedabad Super Mini Computer

7 Computer Centres In 7 Central 
Excise Divisions at Ahmedat>ad

Mini Computer in each 
DivisNXi

Computer Centre in each Central 
Excise Division located at Anand. 
Nadiad, Mohsana. Rajkot,
Jungadh. Bhavnagar and Jamnagar

Mini Computer in each 
Diviston

Central Excise Collectorate. Rajkot Super Mini Computer

2 . By Press Information Bureay 
Ahmedabad Personal Computer

Rajkot Personal Computer

C. By Ministry of Home Affairs. National Crime Records Bureau

Computer Centre for State 
Police at Gandhinagar

Mainframe/ Super Mini Computer

Computer Centres for State 
Police in District Head Quarters of 
Gujarat

Mini/Micro Computer at each 
place

(c) An expenditure of Rs. 3.15 crore 
has been estimated on capital infrastructure 
to establish the above Centres.

(d) In line with its objective to provide

computer based services to Central Gov
ernment Departments, State Governments 
and District Administrations. NIC has al
ready established Computer Centres in 
Gujarat as given below:

Location Conjputer Installed

Gujarat Computer Centre, Gandhinagar Super Mini Computer

NIC - Gujarat State Centre. Gandhinagar Four Mini Computers



9 2 5  Written Answers CH AITR A 29. 1915 (SAKA) Written Answers 926

Location Computer Installed

19 Histrict Informatics Centres in 19 District Mini Computer In
Headquarters of Gujarat each District

Office of the Sales Tax commissioner. 
Ahmedabad

Mini Computer

Agro-Climatic Regional Planning Unit, Mini Computer
Ahmedabad

Finance Department, Government of 
Gujarat, Gandhinagar

Mini Computer

Following Computer Centres have been set up by Department of Revenue, C EB C  with
the technical support of NIC:-

Central Excise Collectorate Vadodara Super Mini Computer

5 Computer Centres in 5 Central 
Excise Divisions at Vadodara

Mini Computer in each Division'

3 Computer Centres in 3 Central 
Excise Divisions at surat

Mini Computer in each Division

Central Excise Division. Valsad Mini computer in each divisison

[English]
BUTP- II Projef:t

5243. SHRI ANNA JOSHI; 
SHRI RAM KAPSE:

Will the Minister of URBAN D EV ELO P 
MENT be pleased to state:

(a) whether the Governm ent of 
Maharashtra has submitted the project pro
file of the BUTP-II In June 1990 for its 
concurrence and forwarding it to the World

^ n k ;  and

(b) if so. the action taken by the Govem- 
nient in this regard.

t h e  m i n i s t e r  o f  s t a t e  in  t h e

MINISTRY O F  URBAN D EV ELO P M EN T 
AND MINISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W A TER  R ES O U R C ES (SHRI P.K. 
TH U N G O N ); (a) and (b). The Bombay 
Metropolitan Region Development Author
ity submitted a reformulated project profile 
of Second Bombay Urban Transport Project 
(BUTP-II) in December 1991. The project 
report has been examined in consultation 
with representatives of world Bank, State 
Government of Maharashtra, Ministries of 
Finance. Railways, etc. The representa
tives of World Bank have given to under
stand that they can consider the project for 
financial assistarwe provided the expendi
ture pertaining to Suburban Railways in
cluded in the proposed BUTP-II is met from 
resources within the country.
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In a meeting held in Febnjary, 1993 the 

State Government has been asked to pre
pare plan to meet the entire cost of the 
railway projects included in the BUTP-II, 
using resources from commercial exploita
tion of the air and land space at Railway 
Stations.

Growth Rate

5244. SHRI M ANIKRAO H O D LYA  
G A V IT; Will the Minister of PLANNING AND 
P R O G R A M M E  IM P L E M E N TA TIO N  be 
pleased to state:

(a) the national income during 1990-91;
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which the average annual growth target is 
5.6 per cent for Gross Domestic Product 
(GDP) at factor cost.

[Translation]

Unauthorised Construction of Kiosks/ 
shops

5245. SH R I G O V IN D  C H A N D R A  
MUNDA: Will the Minister of URBAN DE
V ELO P M EN T be pleased to state:

(a) whether some unauthorised kiosks 
and shops have been constructed around 
Jama Masjid in Delhi;

(b) the comparative figures for the two 
previous years, year-wise;

(c) the growth rate target fixed for
1990-91 and whether it has been achieved: 
and

(d) the growth rate target fixed for the 
current year and when it is likely to be 
achieved?

TH E  M INISTER O F  S T A TE  O F TH E  
M IN IS T R Y  O F  P L A N N IN G  A N D  
PROG RAM M E IM PLEM ENTATIO N (SHRI 
GIRIDHAR G O M A N G O ): (a) The National 
Income (Net National Product at factor cost 
at current pnces) in 1990-91 wasRs.413943 
crore.

(b) The national Income (Net National 
Product at factor cost at current prices) was 
Rs, 310100 crores and Rs. 354526 crores 
during 1988-89 and 1989-90 respectively.

(c) and (d). The growth rate target are 
indicated for a five-year plan period on an 
average annual basis, and are not fixed for 
each year separately. The year 1990-91 
was not a part of either the Seventh Plan or 
the Eighth Plan. The Current year 91993- 
94) is a part of the Eighth Five Year Plan, for

(b) whether the Government propose 
to remove such unauthorised construction; 
and

(c) if so, the details thereof and if not, 
the reasons therefor?

TH E  M INISTER O F S T A TE  IN THE 
M INISTRY O F URBAN DEVELOPM ENT 
AND M INISTER O F S TA TE  IN TH E  MINIS
TR Y  O F W A TER  R ES O U R C E S  (SHRI P.K 
TH U N G O N ): (a)to(c). According to D.D.A 
some temporary encroachments have been 
made by some people in Jama Masjid area. 
The present approach is to take prompt 
action for the removal of encroachments an 
unauthorised constructions as per law.

[English]

Mining and Processing of Uranium in 
Meghalaya

5246. SHRI P ETER  G.MARBANIANG: 
Will the PRIME M INISTER be pleased to 
state; ^

(a) the area Meghalaya where Uranium 
deposits have been found;

(b) the steps taken to convert the
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mining and processing of uranium on com
mercial basis in these areas;

(c) the names of the voluntary 
organisations who have opposed mining 
and processing or Uranium in Meghalaya;

(d) the reaction of Govemment to their 
demands;

(e) whether the Government propose 
to declare the Khasi hills (East and West) 
District and the Jaintia Hills District and the 
Jaintia Hills Districts of Meghalaya as Nuclear 
free Zone Area; and

(f) if not the reasons therefor?

TH E  M INISTER O F S T A TE  IN TH E  
MINISTRY O F LAW, JU S TIC E  AND C O M 
PANY AFFAIRS (SHRI H.R. BHARDW AJ):
(a) Deposits of uranium have been discov
ered In West Khasi Hills In Meghalaya.

(b) based on a report on the uranium 
deposits at Domiasiat, the uranium corpora
tion of India ltd., is getting a feasibility report 
prepared with the help of Consultants. A 
Pilot Plant to establish operability of the 
process is being set up at Domiasiat.

(c) The Khasi-Jaintia Environment Pro
tection Council has raised some objections 
on mining and processing of uranium in 
Meghalaya.
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Industries by Multinationals in Gujarat

5247. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state.

(a) whether some foreign countries 
have shown interest to start new industries 
in Gujarat and have also signed some agree
ments in this regard;

(b) if so. the names of such countries;
and

(c) the industrial sectors in which these 
agreements have been signed?

TH E  MINISTER O F S T A TE  IN TH E  
MINISTRY O F IN D USTR Y D EP A R TM EN T 
O F SM ALL SC A LE IN D U S TR IES  AND 
AGR O  AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM ): (a) to (c). Approvals 
for foreign collaboration generally do no 
indicate location of the projects to be set up 
under the collaboration and therefor, details 
of foreign collaboration approvals specific to 
a location are not centrally maintained.

National Savings

5248. SHRI MANIKRAO H O D LYA 
GAVIT: Will the Ministerof PLANNING AND 
PR O G R A M M E IM P L E M E N TA TIO N  be 
pleased to state;

(a) the 
Eighth Plan:

available resources of the

(d) The Department has not yet de
cided to establish a fullfledged mining and 
milling operation in Meghalaya. When a 
final decision is taken, adequate measures 
to project and preserve the environment 
would be taken.

(e) No, sir.

(f) Does not arise.

(b) the national saving rate for the 
Eighth Plan period and the rate of saving 
throughout the eighties and savings; and

(c) whether the saving rate in the Eighth 
Plan is likely to improve?

TH E  MINISTER O F S T A TE  O F TH E  
M IN IS TR Y  O F  P L A N N IN G  A N D  
PROGRAMME IM PLEM ENTATION (SHRI 
GIRIDHAR GOM ANGO). (a) to (c). The



estimate of resources available for invest
ment during the Eighth five Year Plan is Rs.
7,98,000 crores at 1991-92 prices. Of this 
Rs. 743,000 crores are the domestic sav
ings and Rs. 55000 crores are from external 
resources. According to the Eighth Five 
Year Plan, the rate of domestic savings was 
1i9.65 per cent of Gross Domestic Product 
(G D P ) in the Sixth Plan (1980-85) and 20.37 
per cent of G D P  in the Seventh Plan (1985- 
90) and is projected to improve to 21.5 per 
cent of G D P  during the Eighth Plan Period 
(1992-97)
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AND M INISTER O F  S T A TE  IN TH E  MINIS
TR Y  O F  W A TER  R E S O U R C E S  (SHRI P.K. 
TH U N G O N ): (a) Yes, Sir. Central Public 
Works Department has decided not to use 
timber in buildings to be taken up for con
struction after 1.4.93.

(b) and (c). The following wood substi
tutes have already been developed and are 
available in the market;

1. Door and window frames of rolled 
steel, pressed steel, extruded alu
minium and PVC Sections.

Ban on Use of Wood in Construction of 
Government Projects

5249. M A J. G E N . (R E T D . 
BHUW AN C H AN D R A  KHANDURI: Will the 
Minister of URBAN D EV ELO P M E N T be 
pleased to state:

3.

Door and window shutters of steet, 
aluminium, PVC sheets. RCC, 
Ferro Cement and particle board 
cells.

Plastic/PVC/gypsumpartitionsand 
false ceiling

(a) whetherthe Government have taken 
a decision to ban the use of wood as a 
construction material in oovemment projects;

(b) if so, the alternative material likely 
to be used for the purptose;

(c) whether adequate arrangement 
has been made regarding availability of 
such material (s):

(d) whether cost of such material(s) 
vis-a-vis wood has been worked out; and

(e) if so, the details thereof;

(f) whether any discussions have been 
held with State Governments in this regard; 
and

(g) if so, the details thereof?

TH E  M INISTER O F  S T A TE  IN TH E
M INISTRY O F URBAN D EV ELO P M EN T

4. aluminium rolled and extruded also 
for false ceiling..

5. Steel for centering and shuttering 
in buildings.

6 . Steel furnitures for offices.

(d) and (e). The details of such com
parative cost analysis will be available only 
on the basis of field trials after sufficient 
experience is gained. It is estimated, how
ever, that the cost of wood substitute will be 
marginally more or less than the cost of 
wood depending on the construction item 
and the type of substitute.

(f) and (g). The Chief Secretaries of 
State Governments, State level agencies 
and State construction deptts, have been 
advised to use wood substitutes and to 
provide items without timber with suitable 
substitute while preparing detailed work 
estimates.
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Schemes of CAPAR T for Sanitation 

Facilities
/ ■

5250. SHRI M. KRISHNASW AM Y: 
Will the PRIME M INISTER be pleased to 
state:

(a) whether the C A P A R T has any 
scheme to finance constmction and mainte
nance of sanitation facilities in rural areas; 
and

1915 (SAKA) 
years?
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TH E  M INISTER O F  S T A TE  IN TH E  
M INISTRY O F RURAL D EV ELO P M EN T 
(D EP A R TM E N T OF RURAL D EVELO P
M EN T) (SHRI UTTA M BH AIH . PATEL): (a) 
and (b). Yes, Sir. C A P A R T provides finan
cial assistance for construction of sanitary 
latrines for individual households in rural 
areas. The maintenance part of the latrines 
so constnjcted is to be taken care of by the 
beneficiaries themselves. Details of the 
financial assistance provided under the

(b) if so, the extent of finance granted 
for such schemes during the last three

scheme during the last three years are given 
bek>w.

Year No. of Projects Sanctioned Sanctioned Amount (Rs. in crore)

1989-90 123 1.85

1990-91 GO

1991-92 325 8.24

National Policy on Integrated Develop* 
ment of Himalayas

5251. MAJ G EN . (R E TD ) BHUW AN 
C H AN D RA  KHANDURI: Will the Minister of 
PLANNING AND PROGRAM M E IMPLE
M EN TA TIO N  t>e pleased to stale;

(a) whether the Government have 
considered evolving a national Policy on 
Integrated Development in the Himalayas;

(b) if so, the details thereof; and

(c) the action steps taken in this direc
tion?

T H E  M INISTER O F  S TA TE  O F  TH E  
M IN IS T R Y  O F  P L A N N IN G  A N D  
PROGRAM M E IM PLEM ENTATION (SHRI 
GIRIDHAR G O M A N p O ): (a) and (b). The 
Planning commission have set up in March,
1992 an Expert Group to formulate a na
tional policy on the Himalayas for an inte

grated development under the chairman
ship of its Member (Science, Technology 
and Environment). This group comprises 
eminent experts representing a cross-sec
tion of related disciplines, the Expert Group 
has had three sittings so far. The report of 
the Expert Group is expected to be finalised 
by July-August, 1993.

(c) A separate G.B. Pant Institute of 
Himalayan Environment and Development 
has been set up under the Ministry of Envi
ronment and Forests. An action plan for 
Himalayas has also been drawn up by this 
institute. Further action/steps would be 
initiated after the integrated framework of 
policies and required measures have been 
evolved by the Expert Group.

National Accredition Board

5252. SHRI RAM KAPSE; Will the 
PRIME MINISTER be pleased to refertothe 
reply given to unstarred Question No. 326
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on November 25, 92 and state:

APRIL 19. 1993 Written Answers 936
Slum Improvements

(a) whether the Government have 
taken any decision for setting up of the 
National Accreditation Board;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the time by which such board is 
likely to be set up?

TH E  M INISTER O F S T A TE  IN TH E  
M INISTRY O F  IN D U STR Y D EP A R TM EN T 
O F  SM ALL S C A LE  IN D U S TR IES  AND 
A G R O  AND RURAL IN D USTR IES (SHRI 
M. ARUNACHALAM ): (a) to (d). The pro
posal regarding setting up of a National 
Quality Council is under consideration of the 
Government.

Software park at Thiruvananthapuram

5253. SH R IV .S .V IJA YA R A G H A V A N ; 
Will the PRIME M INISTER be pleased to 
state refer to the reply given to Unstarred 
Question No. 3249 on July 29. 1992 and 
state the present status of the software 
technology park at Thiruvananthapuram, 
Kerala?

T H E  M INISTER O F S TA TE  IN TH E  
M IN ISTRY O F  S C IE N C E  AND TE C H N O L 
O G Y  (D E P A R TM E N T O F  E LE C TR O N IC S  
AND D E P A R TM E N T O F  O C EA N  D EV EL
O P M EN T) AND M INISTER O F  S T A TE  IN 
T H E  M IN ISTR Y O F  P A R LIA M EN TA R Y 
A F F A IR S  (S H R I P R .
KUM ARAM ANGALAM ); (a) The Software 
Techn olo gy Park (S T P ),
Thiruvananthapuram, Kerala has so far 
approved 24 software units to operate in
side the complex, out of which 9 are opera
tional. STP , Thiruvananthapuram has ex
ported software worth of Rs. 43 lakhs during 
1992-93.

5254. SHRI M A H EN D R A  KUM AR 
SINGH THAKUR : Will the Minister of UR
BAN D EV ELO P M EN T be pleased to state;

(a) whether any survey had been con
ducted in regard to the siJms in madhya 
Pradesh;

(b) if so, the name of the slum areas 
selected; and

(c) the steps taken/ proposed to be 
taken by the government to take improve
ments in such slum areas of madhya Pradesh 
in future?

TH E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F  URBAN D EV ELO P M E N T 
AND M INISTER O F S T A T E  IN TH E  MINIS
TR Y  O F W A TER  R E S O U R C E S  (SHRI P.K. 
TH U N G O N ); (a) and (b). No comprehen
sive S u rvey of the slums of madhya Pradesh 
has been conducted under the direction of 
the Ministry of urban Development.

(c) “Urban Development” is a State 
subject and slum improvement is generally 
carried out under the State Sector Scheme 
Scheme, facilities like low cost water supply, 
drainage, sewerage, community baths and 
latrines, widening and paving of lanes and 
street lighting are provided in urban slums. 
During 1991-92,92,000 slum dwellers were 
covered under ElUS Scheme in the State.

There is a centrally sponsored scheme 
of urban basic Services for the Poor (UBSP) 
whereunder social services related to mother 
needy are provided in the slums of selected 
towns in conjunction with the ElUS Scheme. 
UBSP is implemented in ten towns of Madhya 
Pradesh as per Statement given bek)w. An 
allocation of Rs. 82.75 lakhs was during 
1992-93 and an allocation of Rs. 119.60 
lakhs has been tentatively earmarked for 
the State for 1993-94. ,
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Further, a Habital Im provement 

Programme is being implemented at Indore 
with assistance from U.K. under the aegis of 
the Overuses Development Administration 
(ODA). This Project Envisages at an ap
proved cost of Rs. 34.45 crores.

STATEM EN T

The names of towns selected under the 
Scheme of urban Basic Services for the 
Poor (UBSP) in madhya Pradesh are given 
below:

1 . Bhopal

2. Berasia

3. Jabalpur

4. Katni

5. Raigarh

6 . Kharsia

7. Rajnandgaon

8 . Mandaur

(b) the reasons for keeping the claims 
pending;

(c) whether the Union Government pro
pose to allow these claims;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

TH E  MINISTER O F S TA TE  IN TH E  
M INISTRY O F INDUSTRY D EP AR TM EN T 
O F SM ALL S C A LE IN D USTR IES AND 
A G R O  AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM ): (a) to (e). On with
drawal of the Central Investment subsidy 
Scheme, the Central Government advised 
State Governments to disburse subsidy to 
units for non-manufacturing activities by
30.9.89 anb for manufacturing activities by
31.12.89 provided the projects were ap
proved by the State level Committee/ Dis
trict Level Committee on or before 30.9.88
i.e. within the validity period of the Scheme. 
The Government of Kerala has no claims 
pending for reimbursement which fulfill the 
eligibility criterion as mentioned above.
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Central Investment Subsidy:

9. Khandwa

10. Burenpur

Claims for Central Investment 
Subsidy

5255. S H R I V .S .
VIJA YAR AGHAVAN: 

SH R I K O D IK U N N IL
SURESH:

Will the PRIME M INISTER be pleased to 
State:

(a) ,the number of claims which are still 
pending with the Union Government re
ceived from the Kerala Government for

[Trans/ation]

Kendriya Bhandars

5256. SHRI RAMDEW  RAM: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government propose 
to open Kendriya Bhandars in all district 
headquarters in Delhi, especially in West 
Enclave, Pitampura;

(b) if so, the details thereof;

(c) if not, the reasons for not catering 
ten Government Employees Housing Com
plex at West Enclave.^Pitampura;
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(d) whether the Government propose 

to start Kendriya Bhandaras in other parts of 
the country; and

(e) if so, the details thereof?

T H E  M IN ISTER O F  S T A T E  IN TH E  
M IN IS TR Y  O F  P E R S O N N E L . P U B LIC  
G R IEV A N C E S  AND PEN SIO N S AND MIN
IS TER  O F  S T A T E  IN TH E  M INISTRY O F 
P AR LIA M EN TA R Y A FFA IR S (SHRIM ATI 
M A R G A R ET ALVA); (a)to(e). Thebranches 
of Kendriya Bhandar are opened mostly in 
areas having concentration of Central Gov
ernment employees taking into account fac
tors like availability of marketing facilities, 
financial viability of the new stores as well as 
availability of suitable and adequate accom
modation on a nominal rent of Re.l per 
month. Kendriya Bhandar is already run
ning a store in Pitampura, Delhi. Opening of 
a new store at Rohini in Delhi has been 
p la n n ^ . For want of accommodation there 
is no other proposal to open new stores in 
Delhi in the near future.

The Kendriya Bhandar have planned to 
open a store each at Faridabad (Haryana) 
and Muradnagar (Uttar Pradesh).

[English]

Raising of Funds by D.P.E.

5257. S H R I L O K A N A T H
C H O U D H U R Y : WiM the PRIME M INISTER 
be pleased to state:

(a) whether in ttte tH Jdget for the year 
1992-93 the Department of Public Enter
prises. (D P E) was entrusted to raise Rs. 
1000/- crore for the National Renewal fund 
and Rs. 2500 crore to help the centre to 
reduce its fiscal deficit;

(b) if so. the real amount that was raised 
on these accounts; and
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(c) the reasons for failure in raising the 

required amount?

TH E  M INISTER O F S T A T E  IN TH E  
M INISTRY O F  IN D U S TR Y D E P A R TM E N T 
O F  SM ALL S C A LE  IN D U S TR IE S  AND 
A G R O  AND RURAL IN D USTR IES (SHRI 
M. ARUNACHALAM ): (a) to (c). As indi
cated in the Budget Speech of 1992-93, 
raising non-inflationary resources for devel
opment to the tune of Rs. 2500 crores and 
Rs. 1000 crores for providing resources to 
National Renewal Fund was targetted 
through disinvestment of PSU equity. Gov- 
emment have realised Rs. 1912.51 crores 
through disinvestment of PSU shares. Since 
the prices for PSU shares quoted by the 
bidder were less than the referal price fixed 
by the Government, all the shares offered 
were not sold.

Distribution of Inflammatory Leaflets in 
Delhi

5258. SHRI S Y ED  SHAHABUDDIN 
Will the Minister of HOM E AFFAIRS be 
pleased to state;

(a) whether the Government have 
received reports about large -scale distribu
tion of provocative and inflammatory leaf
lets in Hindi in Delhi;

(b) if so. the steps taken by the Govern
ment to identify the sources of these leaf
lets:

(c) the details of prosecutions launched 
and arrests made in this connection so far;

(d) whether any raids have been con
ducted to seize and destroy the stocks of 
such leaflets; and

(e) if so. the details thereof?

T H E  M INISTER O F  HOM E AFFAIRS 
(SHRI S B . CHAV AN): (a) The Delhi Police

. I
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has reported that 11 instances of circulation 
of inflammatoiy leaflets have come to their 
notice during 1992 and 1993 (Upto 
15.2.1993).

(b) to (e). In five of the 11 instances, 
criminal cases have been registered in dif
ferent Police Stations in Delhi. In three 
cases, Delhi Administration was of the view 
that the leaflets were not actionable/objec
tionable. In two cases, no decision has yet 
been taken by Delhi Administration and in 
the remaining case, no action could be 
taken in the absence of a print-line.

[ Translation]

Impact of Economic Policies on SCa/ 
STs

5259. SHRI RAM DEW  RAM: Will the 
Minister of W ELFAR E be pleased to state:

(a) whether the Government have 
conducted any study regarding the impact 
of the new economic policy on the Sched
uled Castes and Scheduled Tribes*

(b) if so. the details thereof; and

(c) whether any steps have been taken 
or proposed to be taken to safeguard the 
interests of the Scheduled Castes and 
Scheduled tribes being accrued from the 
implementation of the new economic policy?

TH E  M INISTER O F  W ELFAR E (SHRI 
SITA RAM KESRI): (a) No. the Government 
have not conducted any study regarding the 
impact of New Economic Policy on sched
uled Castes and Scheduled Tribes.

(b) Question does not arise.

(c) The objective of the new economic 
policy is rapid economic growth and greater 
efficiency, since employment opportunities 
are proposed to be increased in the long run

in the country every section of society in
cluding SCs and STs. is expected to again 
with this rapid growth. Moreover, the Gov
ernment is not contemplating any change in 
the existing reservation policy.

In order, to protect the interests of 
Scheduled Castes and Scheduled Trit>es. 
the comprehensive strategies of Special 
Component Plan for Scheduled Castes and 
Tribal Sub-Plan for Scheduled Tribes have 
been adopted by the Government. The 
strategy of tribal sub-Plan came into being 
from V Five Year Plan and the strategy of 
Special Component Plan for Scheduled 
Castes from the VI Five year Plan. The 
Special Component Plan and Tribal Sub- 
Plan are designed to channelise the flow of 
benefits and outlays from the general sec
tors of the plans of the States and Central 
Ministries for development of Scheduled 
Castes and Scheduled Tribes respectively, 
at least, in proportion to their populatton both 
in physical and financial terms. 21 States 
and 3 Union Territories with a sizeable SC 
population are formulating and implement
ing their respective Special Component Plans 
for Scheduled Castes. As against this, the 
Tribal Sub-Plan is being implemented in 18 
States and 2 UTs.

The Special Component Plan and Trit>al 
Sub-Plan of States/UTs are supplemented 
with Special Central Assistance with a view 
to encourage higher investment towards 
economic developmo.it of the targetted SC/ 
S T  population of filling the critical gaps. 
Several Ministries /Departments are also 
formulating their Special Component Plan 
and Tribal Sub-Plan.

Apart from SCP/TSP, a number of Cen
tral/Centrally Sponsored Schemes are also 
being' implemented by the Government of 
India In the Ministry of Welfare for socio
economic and educational developmental 
development of Scheduled Castes and 
Scheduled Tribes, as shown in the State-
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S T A TE M E N T

Central/Centrally Sponsored Schemes 
being implemented by the Govemment of 
India in the Ministry of Welfare for Socio

economic Development of SCs/STs.

I. Continuing Schemes

1 . Post-Matric Scholarships (Cen
trally Sponsored)

2 . Government Scholarships to the
students for studies abroad (Non- 
Plan-Central)

3. Pre-metric Scholarship (Centrally 
Sponsored)

4. Book Banks (Centrally Sponsored)

5. Girts Hostels (Centrally Sponsored)

6 . Boys Hostels (Centrally Spon
sored)

7. Coaching and Allied Schemes (Pre- 
Examination Training) (Centrally 
Sponsored).

8 . Assistance to Voluntary 
Organistion (Central)

9. Strengthening of Machinary for 
enforcement of Protection of Civil 
Rights Act, 1955 (centrally Spon
sored).

10. Liberation and Rehabilitation of 
Scavengers (Central)

1 1 . (a) Scheduled Castes Develop
ment Corporations (Centrally 
Sponsored)

• , (b) National SC and S T  Finance

12.
13.

14.

15.

16.

17.

18. 

19.

II.

1 .

2 .

3.

4.
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and Development Corporation 
(Central)

Research and Training (central)

Grant-in-aid to Tribal Co-operative 
marketing Development Federa
tion of India (Central)

Price support to TR IFED  (Central)

Establishment of Ashram Schools 
in Tribal Sub Plan Area(Centrally 
Sponsored).

Investment in TR IFED  (Central)

Development of Oil Seeds and Oil 
of Tree origin in Tribal Areas (Cen
tral)

Special Central Assistance for 
Special Component Plan (Central)

Special Central Assistance for 
Tribal sub-Plan (Central)

New Schem es (All Central 
Schemes)

Special educational development 
programme for girls belonging to 
Scheduled Castes of very low lit
eracy levels.

Educational complex in low literacy 
pockets for development of women 
literacy in Tribal areas.

Vocational training in Tribal areas.

Grants-in-aid to State Tribal De
velopment Co-operative Corpora
tions for Minor Forest produce.

The Govemment is deeply concerned 
with the welfare and development of Sched
uled Castes and Scheduled Tribes. Meet
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ings are convened regularly with the States/ 
U Ts and constant dialogue with them is 
maintained to ensure effective implementa
tion of the schemes and utilisation of funds 
released. States/UTs have also been re
quested to open seperate Budget Heads/ 
Sub-Heads of account in order to ensure full 
utilisation of the outlays for the schemes 
under Special Component Plants and to 
check diversion of funds to other schemes. 
Some of the States have already opened 
seperate Heads/Sub-Heads of account, in 
their budgets.

interests on the basis of the report, through 
press Releases and other channels.
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[Engiish]

Asia Watch Report

5260. SH R ISA N A T KUMAR MANDAL: 
Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) whether the Government have 
examined the report on Jammu and Kash
mir entitled “The crackdown in Kashmir; 
torture of detainees and assaults on the 
medical community" released by Asia Watch 
and the Boston-based Physicians for Hu
man Rights (PHR):

(b) if so, the reaction of the Govern
ment thereto; and

(c) the steps taken to dispel the vicious 
propaganda launched by Asia Watch in this 
report?

Promotion of Breast Feeding

5261. SHRI MOHAN RAWALE: Will 
the Minister of HEALTH AND FAMILY W EL
FARE be passed to state;

(a) whether India voted for an interna
tional code to regulate marketing of baby 
foods in the World health Assembly some 
years ago;

(b) whether the Union Government 
have adopted a national code for protection 
and promotion of breast feeding;

(c) if so, the details In respect of (a) and
(b) above;

(d) whether a legislation to achieve 
these objectives has since been enacted; 
and

(e) if so, the details thereof?

TH E  M INISTER O F HEALTH AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND); (a) and (b). Yes, Sir.

(c) Both the codes apply to marketing 
and practices related thereto of products 
like infant milk substitutes.

(d) Yes, Sir.

TH E  M INISTER O F S TA TE  IN TH E  
M IN ISTRY O F HOM E AFFAIRS (SHRI 
RAJESH PILOT); (a) Yes, Sir.

(b) and (c). Comments of the Govern
ment on the report were immediately made 
available to our missions abroad to enable 
them to project the correct factual picture, 
rebut the allegations and counter the 
disinformation sought to be spread by vested

(e) The Act provides for regulation of 
production, supply and distribution of infant 
milk substitutes, feeding bottles and infant 
foods for protection and promotion of breast 
feeding.

Ultra Suicide Squads

5262. SHRI S H R A V A N  KUM AR 
PATEL: Will the Minister of HOM E A F
FAIRS be pleased to state!
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(a) whetherthe United Liberation Front 

of Asom had formed 30 suicide squads 
between late 1990 and early 1991 to elimi
nate top political leaders as reported in the 
Times of India dated Decemt>er 29, 1992;

.1

‘ (b) if so, whether effective steps were
taken to tackle the menace;

(c) if so, the details thereof; and

(d) the latest report about the existence 
or otherwise of such squads, their activities 
and plans and the plans of the Govemment 
to liquidate and eliminate them?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN IS TR Y O F  H O M E A FFA IR S (SHRI 
R A JES H  PILO T): (a) Yes. Sir, such reports 
had come to Govemment’s notice.

(b) and (c). Security measures were 
tightened to ensure safety and security of 
political leader and police vigilance had been 
stepped up to neutralise the members of the 
suicide squads.

(d) The activities of the suicide squads 
are kept under constant watch.

[Translation]

Production of Granite in Uttar Pradesh

5263. SH R IR A JEN D R A A G N IH O TR I: 
Will the Minister of M INES be pleased to 
state:

(a) the place in Uttar Pradesh where 
granite is produced:

(b) whether there is any proposal to set 
up granite based industries in the State: and

(c) if so, the details thereof?

TH E  M INISTER O F  S T A T E  O F  TH E
-M IN IS TR Y  O F  M INES (SHRI BALRAM

SINGH YADAV): (a) to(c). The information 
is awaited from the State Govt, of Uttar 
Pradesh and will be laid on Table of the 
House.

lEng//s/j]

India Population Project

5264. SHRIDHARM ABHIKSHAM : Will 
the Minister of H E A LTH  AND FAMILY W EL
FARE be passed to state:

(a) whether India Population Project 
for improving the health and family welfare 
status of slum dwellers with the Wortd bank 
assistance has been approved by the Gov
emment;

(b) if so. whetfier the implementation 
of the project has commenced; and

(c) if so, the proposed works likely to be 
undertaken in this project. state/Union Ter
ritory-wise?

T H E  M INISTER O F  H E A LTH  AND FAM- 
ILY  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) No. Sir.

(b) and (c) Do not arise.

import of Coking coal

5265. S H R I P A R A S R A M
BHARDW AJ:

SHRI BAPU HARI C H A U R E:

Will the Minister of S T E E L  be pleased 
to state:

(a) whether the Steel Authority of India 
a long term contract for import of coking coal 
from Australia for use in its olants;

(b) whether the coking coal has t>een 
imported under the Wortd Bank financing
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Scheme and as per the guidelines issued by 
the world Bank; and

(c) if so. the details thereof?

T H E  M INISTER O F  S T A T E  O F  T H E  
M INISTRY O F  S T E E L  (SHRI S O N TO S H  
MOHAN DEV): (a) No, Sir. However, there 
is a subsisting tripartite long term contract 
valid for a period of 4 years (extendable by 
another year) from July. 1991, between 
Steel Authority of India Limited (SAIL), 
Kudremukh iron Ore Company Limited 
(KIOCL) and M/s. BHP, Australia and its 
associate BHP counter Trade Private Lim
ited, Singapore. This contract provides for 
export of a firm quantity of 3 lakh tonnes of 
iron ore pellets per annum to M/s. BHP by 
KIOCI and an optional quantity of 1.5 lakh 
tonnes of pellets per annum which is linked 
to import of coking coal by SAIL from M/s. 
BHP on 40% counter trade basis.

(b) and (c). yes. Sir. SAIL has con
tracted for imports of coking coal in two 
cycles since 1992 under World Bank Fi
nancing Scheme and its guidelines, to the 
extent of 1.15 million tonnes valued at US $ 
75.13 million (GIF) and 1.5 million tonr>es 
valued at US $ 92.63 million (GIF). Formal 
Agreement for import of a further 1.72 mil
lion tonnes of coking coal valued at Us $ 
104.95 million (GIF) is yet to be signed.

Improvement in Traffic Conditions of 
Delhi

5266. DR. R. MALLU: The Minister of
h o m e  a f f a i r s  t>e pleased to state;

(a) whether Delhi Traffic Police have 
invited suggestions from the public in regard 
to the improvement in traffic conditions of 
Delhi through advertisements;

(b) if so, the number of suggestions 
received during the last three years:
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(c) the sailent points of those sugges

tions;

(d) whether any Action Plan has been 
formulated in the light of suggestions re
ceived;

(e) if so, the details thereof; and

(f) the expenditure incurred on adver
tisements during the said period?

TH E  M INISTER O F HOM E AFFAIRS 
(SH R IS.B .G H A V AN ): (a) The Delhi Traffic 
Police has not invited proposals/ sugges
tions from the public through advertise
ments for improving traffic conditions in 
Delhi during the last three years.

(b) to (e). Do not arise.

(f) Rs. 19,75,330/- has t)een incurred 
from 1990 to 28th Feb., 1993 on advertise
ment by the Delhi Traffic Police.

National Commission on Safai- 
Karmcharies

5267. SHRI A SH O K  A N AN D R A O  
OESHM UKH: Will the Minister of W EL
FARE be pleased to state:

(a) whether the Government propose 
to set up a National Commission of Safai- 
Karmcharies;

(b) if so. ttie details thereof; and

(c) tfie time by which it is likely to be set
up?

TH E  M INISTER O F  W ELFAR E (SHRI 
SITA RAM KESRI): (a) Yes. Sir.

(b) and (c). 
worked out.

The details are being
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come down in the world market;

Iron and Steel Plants in Bihar

5268. SHRI CHHEDI PASW AN:
SH R I RAM  T A H A L  

CH O UD H AR Y:

Will the Minister of S T E E L  be pleased 
to state:

(a) whether there is any proposal to set 
up Iron and Steel plants in Bihar;

(b) if so, the details alongwith locations 
thereof; and

(c) the time by which these plants are 
likeiy to be set up?

TH E  M INISTER O F S T A TE  O F  TH E  
M IN ISTRY O F S T E E L  (SHRI S O N TO S H  
MOHAN DEV): (a) to(c). Govemment do 
not propose to set up new iron and steel 
plants in BiharduringtheBth Five Year Plan. 
The new industrial policy announced in July, 
1991, has removed ‘Iron and Steel'from the 
list of industries reserved for the public 
sector and also exempted It from the re
quirements of compulsory licensing. No 
approval of Govemment is, therefore, re
quired for establishment of iron and steel 
plants in the private sector except for loca
tions within 25 Kms. of city with a population 
in excess of 10 lakhs as per the 1991 
census.

[English]

Price of Crude oil in World Market

5269. SHRI SO BH A N A D R EESW A R A  
RAO VADDE; Will the Minister of P E TR O 
LEUM  AND N A TU R A L G A S be pleased to 
state;

(a) whether the price of crude oil has

(b) if so, the details thereof; and

(c) to what extent It will be advanta
geous to our country?

TH E  M INISTER O F S T A TE  O F  TH E  
M INISTRY O F  P ETR O LEU M  AND N A TU 
R A L G A S  (C A P T  S A T IS H  K U M A R  
SHARMA): (a) to (c). The price of crude 
in the intemational market from October, 
1991- February, 1993 has been showing a 
downward trend. Any fall in the price is 
beneficial to the country as it would save the 
outgo of foreign exchange.

( Translation]

Ban on Mining Activities in Bihar

5270. SHRICHINMAYANANDSW AM I: 
Will the Minister of MINES be pleased to 
state:

(a) whether the mining activities have 
been banned in Bihar;

(b) if so, the reasons therefor; and

(c) the names of the mining companies 
prohibited from carrying out the mining work 
in the State?

TH E  M INISTER O F S T A TE  O F TH E 
M IN ISTR Y O F  MINES (SHRI BALRAM 
SINGH YADAV): (a) There is no general 
ban on mining activities in Bihar.

(b) does not arise.

(c) Indian Bureau of Mines has re
ported that following two mines were prohib
ited from carrying out the mining work by the 
Forest Department of Bihar in the area 
following under Forest:-
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Sr. No Name of the mine/ 
village/District

Name of the 
owner

Temporarily
discontinued/
abandoned.

1. Ratan Fireclay Mine 
Vill. Jorahat and 
Basadih P.O. Charchi 
Distt. Hazaribagh (Bihar)

Shri Vijay Kumar 
Jain

Temporarily discontinued 
from 24.6.92

2. Bihar iron Ore Mine 
Vill. Meralgara Distt. 
Barajamda Distt. W. 
Singhbhum (Bihar)

Shri Nirmal Kumar 
Pradeep Kumar

Abandoned from 25.11.92

[English] States on the basis of the report of Eswaran 
Committee;

Royalty to States
(c) if so, the details therof; and

5271. SHRI M.V.V.S. M URTHY: Will 
the Minister of P ETR O LEU M  AND N A TU - <<*) reasons threfor?
RAL G AS be pleased to state:

TH E  M INISTER O F  S T A TE  O F  TH E
(a) the details of the royalty paid to M INISTRY O F  P ETR O LEUM  AND N A TU - 

States producing oil during 1990-91,1991* R A L G A S  (C A P T  S A T IS H  K U M A R  
92,19922-93, State-wise; SHARMA): (a) The details of the amount of

royalty on crude oil and natural gas paid to
(b) whether the Government propose States during the period 1990-91 to 

to enhance the rate of royalty on oil to these 1992-93 are given t>elow:-

(Rs. in crores)

State 1990-91 1991-92 1992-93 
(Provisitmal)

Gujarat 407.07 196.33 475.35

Assam 264.37 205.11 382.19

Tamil Nadu 12.53 9,11 24.75

Andhra Pradesh 1.06 2.69 8.57

Arunachal Pradesh 0.76 3.00 3.66

Tripura 0.41 0.43 0.70
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(b )to (d ). After considering the recom

mendations of the Eswaran Committee and 
discussions with the State Governments the 
rate of royalty on crude oil has been fixed at 
Rs. 481/- per metric tonne for the period 
1.4.90 to 31.3.1993.

Coal Deposits in Tamil Nadu

5272. SHRI R. JEEV AR A TH IN AM : 
Will the Minister of C O A L be pleased to 
state;

(a) whether any survey has been con
ducted in Tamil Nadu for exploration of coal 
deposits during the last three years;

(b) if so, the details therec!; and

(c) the total quantum of coal explored 
in that State during the above period?

T H E  M INISTER O F  S T A T E  O F  T H E  
M IN ISTR Y O F  C O A L (SHRI A JIT  PANJA);
(a) to (c). Geological Survey of India con
ducts regional exploration for determination 
of coal resources in the country on a con
tinuing basis. Uptil now, rK> occurrence of 
coal deposits have been reported by Q  S I 
in the State of Tamil Nadu as per the latest 
assessment as on 1.1.93.

Uniform Promotion Policy in Para* 
Military forces

5273. PROF. PREM DHUMAL: Will 
theMinisterof HOM E AFFAIRS be pleased 
to state:

(a) whether there is uni^nm oromotion 
policy for Inspectors and sub-ins sectors of 
B.S.F., C .R .P .F ., C .I.S.F and o'her para
military forces;

(b) if not, the reasons therefor; and

<c) the stops being taken to make 
uniform promotion policy for these forces?
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T H E  M INISTER O F  S T A T E  IN TH E  

M IN ISTR Y O F  H O M E A FFA IR S (SHRI 
R A JESH  PILO T): (a) and (b). Nounlfonn 
promotkMY polk:y for Inspectors and Sub- ' 
Inspectors of BSF, CR PF, C ISF and other 
Para-Military Forces has been prescribed 
keeping in view the furK:tk}nal requirements 
of these Forces and the varying nature of 
duties required to be performed by the 
personnel in these ranks.

(c) Does not arise.

[TrartslatiorU

Smoking Among Women

5274. SHRI BARE LAL JA TA V : Will 
the Minister of H EA LTH  AND FAMILY W EL
FARE be passed to state:

(a) wtiether women. addk:ted to smok- >  
ir>g. fall vKtim of several diseases; and

(b) if so, the steps being taken by the 
Govemment to wean them away from smok-  ̂
ing?

T H E  M IN ISTER  O F  H E A LTH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANANO): (a) Women addicted 
to smoking are more prone to develop 
menstural disturbarK:es, mis-carriage, still 
births etc. apart from developing, like men, 
other tobacco related diseases such as ^4  
Cancer and cardio-vascular diseases.

(b) The Govemment have initiated 
several measures like education about the ill 
effects of tabacco, prohibition of smoking in  

pubik: places, t>esides statutory warning o n  

Cigarette packs to the effect that smoking is 
injurious to health.

[English]

Indian Reserve Battalions

5275. SHRI V  S. V I J A Y A G H A V A N :
Will the Minister of HOM E AFFAIRS be 
pleased to refer to the reply given to the
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Unstarred Question No. 361 on July 9.1992 
regarding Indian Resen^e Police and state:

(a) the names of the States whicti have 
agreed to the formation of Indian Reserve 
Battalions; and

(b) the latest position regarding the 
formation of such Battalions?

TH E  M INISTER O F  S T A T E  IN TH E  
M IN ISTR Y O F  H O M E A FFA IR S (SHRI 
RAJESH PILO T): (a) Following States 
have agreed to the formation of India Re
serve Battalions and sent firm proposals:

1) Andhra Pradesh

2) Assam

3) Himachal Pradesh

4) Mizoram

5) Manipur

6 ) Punjab

7) Rajasthan

8 ) Sikkim.

(b) Sanction to raise IR Battalions in 
these States is likely to be issued soon.

Gas Tennlnal at USAR

5276. DR. V A S A N T PAWAR: Will the 
Minister of P ETR O LEU M  AND N A TUR AL 
GAS be pleased to state:

(a) whether there is any plan to modfy 
off-shore infrastructure for transportation of 
gas to a new shore temninal at Usar,

(b) whether the Government propose 
to select Usar as the site for setting up a gas 
terminal for the Bombay Higfi/South t>sisin
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(c) if so, the details thereof?

TH E  M INISTER O F  S T A TE  O F  TH E  
M INISTRY O F  P ETR O LEUM  AND N A TU 
R A L  G A S  (C A P T  S A T IS H  K U M A R  
SHARMA): (a) No. Sir.

(b) and (c). The concept of laying a gas 
pipeline to the south from a suitable land fall 
point on the Western Coast has been ap
proved in principle.

Conversion of ESSO Petrol Pumps Into 
IOC Petrol Pumps

5277. SHRI BHAGW AN SHANKAR 
RAW AT: Will the Minister of PETR O LEUM  
AND N ATUR AL G A S be pleased to state:

(a) wftether the Indian Oil Corporation 
had asked Esso dealers to convert their 
petrol pumps into IOC petrol pumps during 
its early years of inception; and

(b) if so, the number of such cases of 
Haryana and Punjab which are still pending 
with IOC?

TH E  MINISTER O F S TA TE  O F TH E  
M INISTRY O F  PETR O LEUM  AND N A TU 
R A L G A S  (C A P T  S A T IS H  K U M A R  
SHARMA): (a) Yes, Sir.

(bO None.

Pricing Formula

5278. SHRI H A R ISH  N A R A Y A N  
PRABHU ZAN TYE; Will the Minister of 
P ETR O LEU M  AND N A TU R A L G A S be 
pleased to state:

(a) whether the Government have 
revised the pricing formula for natural gas in 
the recent past or the proposal to revise the 
same is under consideration;
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(b) if so, the details thereof; and

(c) the demands of various States for 
sharing natural gas and the decisions taken 
thereon?

T H E  M INISTER O F  S T A T E  O F  TH E  
M IN ISTRY O F  P ETR O LEU M  AND N A TU 
R A L  G A S  (C A P T  S A T IS H  K U M A R  
SHARM A); (a) The prices of natural gas 
were last revised w.e.f. 1.1.92 and there is 
no proposal for revision under consideration 
at present.

(b) Does not arise.

(c) allocations and supplies of natural 
gas are not made on a Statewise basis. 
While State Government represent from 
time to time for allocation of gas to units 
located in their States, allocations to down
stream units are made on the basis of best 
economic use and priority to core sectors 
such as power and fertilizer.

AIDS Control

5279. SHRI M ANIKRAO H O D LYA  
G A V IT; Will the Minister of H EA LTH  AND 
FAMILY W ELFA R E be passed to state:

(a) whether the Government propose 
to launch a programme to create awareness 
of AIDS at University level and t>elow;

(b) if so. the details thereof; and

(c) the incentives proposed to t>e given 
to the students?

T H E  M IN ISTER  O F  H E A LTH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) and (b). yes. Sir. 
A scheme ‘University Talk AIDS’ has been 
approved which wouki cover all University 
and pre-University level students In the coun
try. The scheme is toeing implemented t>y 
the Ministry of Human Resources Devek>p- 
ment through national Services Scheme.
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(c) The national Servk:e Scheme 

woukl award Commendation Certifk:ates to 
the students doing exceptional work for 
creating AIDS/HIV awareness.

[Trans/at/on]

Leprosy Patients

5280. SH R IV ISH W A N A TH SH ASTR I: 
Will the Minister of H EA LTH  AND FAMILY 
W ELFAR E be passed to state;

(a) the number of leprosy eradk:atk>n 
Centres functioning in Uttar Pradesh at 
present;

(b) the assistar>ce given by the Unkm 
Government to these Centres during 1992- 
93;

(c) whether these Centres are also 
getting assistance from the world Health
Organisation;

(d) if so, the details tfiereof;

(e) whether patients are given free 
medk:ines at these Centres; and

(f) if not, the reasons therefor?

T H E  M IN ISTER  O F  H E A L TH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) The State of Uttar 
Pradesh have the following centres under 
NLEP:

i) Leprosy control Units/
Modified Control Units 122

ii) Urban Leprosy Centres 00

iii) S E T  Centres 1023

iv) Distrrct leprosy Units 17

v) Temporary Hospitalization
Wards 17

vi) Sample Survey-cum- 
Assessment Unit
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(b) Under NLEP, assistance of Rs.

175.00 lakhs in cash and Rs. 110.00  lal<hs in 
kind were given to the State of Uttar Pradesh 
during 1992-93.

(c) No. sir.

(d) Does not arise.

,(e) yes. sir.

(f) does not arise.

Theft of Vehicles in M.P.

5281. SHRI KHELAN RAM JA N G D E: 
Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) Whether a number of gangs in
volved in theft of vehicles in madhya Pradesh 
have been detected during the last two 
years;

(b) if so. the details thereof;

(c) the numtier of persons arrested in 
this connections;

(d) the number of vehicles traced out 
on the basis of the clues provided by the 
culprits; and

(e) the steps taken by the Government 
to check the theft of vehk:les in the State?

TH E  M INISTER O F  HOM E AFFAIRS 
(SHRI S.B. CHAVAN ): (a) to (d). The
registration, investigation, detection and 
prevention of crime is the responsibility of 
the State Govemments Union Territory Ad
ministrations. Statistics regarding number 
of gangs of vehicle-lifters detected in a 
State, number of persons arrested and the 
numt>er of vehicles recovered are not com
piled by the Central govemment Agencies.

(e) It is for the State Govemment of

Madhya Pradesh to take necessary preven
tive steps to check theft of vehicles.

{EngHsh\
’

Demands of Nursing Staff of AIIMS

5282. M A J. G E N . (R E T D ) 
B H U W A N  C H A N D R A  
KHANDURI;

SHRI P.C. THOM AS:

Will the Minister of HEALTH AND FAM
ILY W ELFARE be passed to state:

(a) whetherthe Nursing staffof all India 
Institute of Medical Sciences (AIIMS) have 
been agitating over their demands pertain
ing to service conditions;

(b) if so. the major demands of the 
nursing staff;

(c) whether despite several meetings 
with the nursing staff the issues have not 
been resolved;

(d) if so, the demands which have not 
been accepted so far; and

(e) the steps taken by the Govemment 
in this regard?

TH E  M INISTER O F  H E A LTH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) to(e). The nursing 
staff of the All India Institute of Medical 
Sciences, New Delhi have been interalia 
raising issyes relating to the implementation 
of the cadre review, provision of accommo
dation etc. Discussions have already been 
held with their representatives with the ob
jective of providing upward mobility to the 
nursing cadre while ensuring that proper 
patient care facilities continue to be pro
vided.
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Rally at Varanaai

5283. SHRIINDRAJIT GUPTA: 
SHRI V IJA Y  KUM AR  

YADAV:
SHRI SUDHIR QIRI;
S H R I S U D A R S A N

RAYCHAUDHURI;
Will the Minster of HOME AFFAIRS be 

pleased to state:

(a) whether it is a fact tfiat the Uttar 
pradesh Administration refused to give per
mission to hold an anti-communal raly at 
Varanasi on February 2. 1993 which was 
being organised by a number of poUticai 
parties: arMJ

(b) If so. tfw details theieof and the 
reasons ttiersfor?

TH E  MINISTER O F  S TA TE  IN TH E  
M INISTRY O F  HOM E AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). As per 
Information furnished by the State Govt of 
Uttar Pradesh, an application for holding a 
rally by tfte national compaign commHlee of
13 political parties on 2nd Febnjaiy 1993 at 
bania bagh. Varanasi agairwt communalam 
was submitted by Shri Parch NARAINSing^. 
Ex-MP on 16.1.93 according to wtiich fomier 
Prime Minteteis shri VP. Singh and Stwi 
CHANDRA SHEKHAR, fonner chief Minis
ter of U.P., Shri mulayam Singh Vadav. 
Chief Minister of West Bengal shri Jyotf 
Basu and chief Minister of Bihar. Shri Lalu 
Prasad Yadav etc. were scheduled to ad
dress the ratty, the state goyemment felt 
that tf>e communal situation of Varanasi City 
at ttiat time was volatile anc^not corKlucfve 
to hdldlng rallies and accordingly permis
sion was not granted.

Rehabilitation of nefugees in 
Kumaon U.P.

6284.

V

D R .R A M E S H  
. TOM AR:

C H A N D

Written Answers 964 
SHRI BALRAJ PASSI: 
SHRI RAJVEER SINGH;

WHI the Minister of HOME AFFAIRS be 
pleased to state;

(a) the number of refugees from Ben
gal refiabilitated in the kumaon region of 
Uttar Pradesh;

(b) the details of facilities provided to

(c) the expenditure IncunBd by the 
government on ttieir refiatMlitation during 
the last three years;

(d) whether the Government propoee 
to taka special measures for education and 
employment of ttiese lefugea;

(e) if so. tfte details thereof: and

(f)
ship?

the present status of tftelr cltizert-

TH E  MINISTER O F S TA TE  IN TH E  
M INISTRY O F HOM E AFFAIRS (SHRI 
RAJESH PILOT): (a) 3052 migrant families 
from ttie erstwhile East Pakistan were reha- 
l>iiilaled in the Kumaon region of U.P.

(b)and(c). 2959 migrant families were 
resettled in agrkxilture and 97 families in 
smal trade/business. From 1952 to March
1993 Rs. 84.62 lakhs including Bs. 1.57 
lakhs during last there years were spent on 
the rasettlement of ttwse families.

(d) and (e). The level of educatton of 
tfiese migrant families is equal to that of 
other r K H m a l  citizens in India and as such 
tfiere is no special programme of education 
or employment for these families.

(f) So far 236 of these families have 
acquired Indian citizenship.
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Smuggling on Indo-Bangladesh 

Boarder

5285. SH R IA JO YM U K H O P A D H YA Y: 
SHRI SU B R A TA  M UKHARJEE:

Will the Minster of HOM E AFFAIRS be 
pleased to state;

(a) whether the Gokremment are aware 
that a section of the Border Security force is 
indulging in smuggling and other anti-social 
activities on the Indo-Bangladesh border,

(b) if so. the details nuch cases 
detected during each of the k sK two years;

(c) the number of cases soled and 
those pending;

 ̂ (d) the number of BSF personnel in
volved in such cases and the action taken 
against them; and

(e) the measures being taken to 
strengthen sc<:urity arrangements on tt>e 
Indo-Bangladesh border

TH E  M INISTER O F  S T A TE  IN TH E  
MINISTRY O F  HO M E A FFA IR S (SHRI 
RAJESH PILO T): (a) Yes. Sir.

(b) Year No. of cases detected

1991 33

1992 45

(c) and (d) while punishment has been 
awarded in 4 5 'cases, investigation in 20  
cases are still in progress. 13 cases were 
closed as the allegations of corruption coul 
not be proved.

(e) A number of measures including 
reduction of gaps between BOPs, intensifi
cation and increase in patrols, erection of

OP Towers, use of night vision devices, 
construction of b order roads and fences 
along sensitive stretches, gearing up of 
intelligence m£K:hinery for close surveillance 
on the border have t>een taken.

[Translation]

Work in Hindi in Delhi Administration

5288. SHRIMATI KUMARI VIMLA 
VERMA: Will the Minister of HOM E AF
FAIRS be pleased to state:

(a) (he percentage of work being done 
in HirKii in the Delhi Administratkin;

(b) the number of meetings of the 
Official Language Committee of the Ministry 
df Hole Affairs held to reviewnhe working In 
Hindi in Delhi Administration during the last 
three years; and

(c) ttw observatk>ns made by the Ck>m- 
mittee in this regard

TH E  M INISTER O F  S T A TE  IN TH E  
M IN ISTRY O F  HO M E AFFAIR S (SHRI 
RAJESH PILOT): (a) The use of Hindi for 
purpose of correspondence at various lev
els in the Delhi Administration is being done 
as folk>ws for the last one Year:-

1. For sending replies to
letters etc. received
in Hindi - 6 6 %  to 96%

2. For originating
correspondence - 1 9 %  to 35%

The percentage of employees working in the 
Secretariat and district Administration who 
generally do their official work in Hindi is as 
follows:- . ,

1. At Secretariat level - 43%

2. At district level - 40%
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Efforts are being made to achieve cent- 
percent target, such as training of employ
ees for working in Hindi, organising Hindi 
worshops, providing Devanagari typewrit
ers etc.

(b) and (c). No separate official lan
guage Committee has been constituted for 
reviewing the work done in Hindi in the Delhi 
Administration; However, an official language 
•implementation committee under the chair
manship of Chief Secretary, Delhi Adminis
tration has been constituted, which has held 
four meetings se far. In addition to it, official 
language implementation committees have 
been constituted under Chairmanship of 
concerned heads of Departments in almost 
all Departments of Delhi Administrations. 
Progressive use of Hindi is reviewed by the 
coocemed. heads of Departments in the 
meetings of these committees.

Movenraent Disorders

[English]

5287. S H R IM A T I B H A V N A  
CHIKHALIA:

S H R IM A T I D IP IK A  H. 
TO PIW ALA:

Will the Minister of H E A LTH  AND FAM
ILY W ELFA R E be pleased to state:

(a) whether the cases of movement 
disorders have been on the increase in the 
country in the recent past;

(b) if so, the facilities available in the 
country for treatment;

(c) whether drugs required for treat
ment are available in the country at reason
able rates; and

(d) if so, the details thereof?

T H E  M IN ISTER  O F  H E A LTH  AND
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F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) and (b). There is 
increase in awareness about these disor
ders. Actual increase is not reported. Facili
ties for treatment are available in all major 
hospitals.

(c) and (d). The drugs commonly re
quired for Parkinsenism, and other move- 
n?ent disorders are available in the country. 
The old drugs are relatively cheaper com
pared to the newer drugs.

Demolition of Places of Worship in 
U.P.

5288. P R O F . M A LIN I
B H ATTACH AR AYA: 

S H R I S U D A R S A N
RAYCHAUDHURI:

Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) the number of places of worships 
demolished/damaged in Uttar Pradesh par
ticularly in Ayodhya in December, 1992; and

(b) the steps taken or proposed to be 
taken by the Govemment to rebuild them?

T H E  M INISTER O F HOM E AFFAIRS 
(S H R IS .B .C H A V A N ): (a)and(b). Informa
tion is being collected and will be laid on the 
Table of the House.

Expulsion Orders Against Foreign 
Missionaries in Bihar

5289. S H R IM A TI S H E E L A
G AUTAM :

SHRI R AJESH  KUMAR:

Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) whether expulsion orders against
some foreign missionaries operating in Bihar



(b) if so, the details thereof;

(c) the main charges against them;

(d) whether there is any proposal to 
issue expulsion orders against some more 
missionaries in the State whose bonafides 
are doubtful;’ and

(e) if so, the details thereof?

T H E  M INISTER O F  S T A TE  IN TH E  
M IN ISTR Y O F HO M E A FFA IR S (SHRI 
R AJESH PILOT): (a) to(e). State Govern
ments/ Foreign Registration Officers have 
been delegated powers to issue expulsion 
orders against the foreign nationals who 
violate the provisions of the Foreigners Act 
etc. or who come under any adverse notice. 
Data in this regard is not maintained cen
trally.

Code of Conduct for Ministers

5290. SH R I A T A L  B IH A R I 
VAJP/TiTEE:

S H R I S H A N K E R S IN H  
VAGHELA:

Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) whether a code of conduct for Min
isters had been drawn up by the Union 
Government;

(b) if so, when it was first prepared and 
circulated;

(c) whether any changes have been 
made in the said code from time to time; and

(d) if so, the details thereof?

TH E  M INISTER O F HOM E AFFAIRS 
(SHRI S.B. CHAV AN) : (a) Yes, sir.
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have been issued recently:
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(b) The Code of Conduct for Ministers 

was formulated by the Union Government in 
1964 and circulated to all Union Ministers on 
29th October, 1964.

(c) Yes, Sir. The revised Code of 
conduct was circulated to all Union Ministers 
on 18.3.1992.

(d) changes in the revised Code of 
conduct interalia, relate to the following 
items :-

1. Restriction on employment of 
spouse of Ministers and their de
pendents in foreign Government 
or in foreign Organisations.

2. Restriction on acceptance of gifts 
during visit or from foreign dignitar
ies in India.

3. Acceptance of award from any 
Organisation; and

4. Attendance in function arranged 
by foreign missions in India or 
abroad including acceptance of 
membership of any foreign trust or 
Organisation.

Recruitments in Chandigarti

5291. SH R I N A R A IN  S IN G H  
CHAUDHARY; Will the Minister of HOM E 
AFFAIRS be pleased to state:

(a) the criteria laid down for recruit
ments of various posts in the Union Territory 
of Chandigarh;

(b) the present ratio of the Officers 
recruited from Haryana and Punjab in 
Chandigarh; and

(c) tfi^ number of Officers recruited in 
the Union T^ritory of Chandigarti from these 
two states during each of the last two years?
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T H E  M INISTER O F  HOM E AFFAIRS 

(SHRI S.B. C H A V  AN) : (a) Recruitment in 
the Chandigarh Administration is being done 
as per the recruitment rules framed from 
time to time.

(b) No Officers has t>een recruited from 
Haryana and Punjab in Chandigarh. How
ever. Officers are taken from the States of 
Haryana and Punjab on deputation basis to 
U .T . Administration. The present ratio of the 
Officers drawn from ttie States of Haryana 
and Punjab is 34.6 and 65.4 respectively.

(c) Officers appointed on deputation 
basis from the State of Haryana are 9 for the 
year 1991-92 and 16 for the year 1992-93 
while in the case of Punjub 23 for the year
1991-92 and 35 for the year 1992-93.

Ship BraaMng yard

5292. SHRI HARIN PATHAK: Will the 
Minister of S T E E L  be pleased to state:

(a) wtiether Alang Ship Breaking Yard 
is one of tfie largest ship breaking yard in the 
world;

(b) if so. the details thereof;

(c) wfiethertfie Government of Gujarat 
has sought assistarK» from Union Govern
ment for this yard; and

(d) if so. the assistance provided during 
the current year, and

(e) the number of ships lying along the 
sea coast at Alang and other parts of coastal 
Gujarat?

T H E  M IN ISTER O F  S T A T E  O F  TH E  
M IN ISTR Y O F  S T E E L  (SHRI S O N TO S H  
M OHAN DEV): (a) and (b) Alang Ship 
Breaking yard at present has 80 plots. 
Tonnage of ships broken at Alang is cur
rently among the higfiest in the worlds.

19.1993 Written Answers 972
(c) and (d). No a s sis ta rK :e  has been 

sought by the Government of Gujarat d i 

rectly from the Central Government; how
ever. the Gujarat Maritime Board has sub
mitted some proposals to tfie Ferrous Scrap 
Committee constituted by the Central Gov
ernment under the iron and Steel (Control) 
Order, 1956. for assistance for Alang Ship 
Breaking yard from the Devek>pment Fund 
operated by the Committee. The proposals 
are beir>g examir>ed by the said Committee.

(e) It is reported by the Gujarat Mari
time Board that 54 vessels are under break
ing at Alang while one vessel is waiting to be 
t>eached. Twovessels are waiting for teach
ing at Sachana near Jamnagar while an- 
otfier two vessels are lyirtg for breaking at 
Pipavav.

Paraitei Legal System In Jammu  
and Kashmir

5293. SHRI G U R U O A S  KAM AT:
S H R I P A N D U R A N G

P U N D U K FU N O K A R :

Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) wfiether tfie Government have any 
information regarding running of parallel 
legal system by some militants in Jammu 
and Kashmir,

(b) i f  s o .  t h e  d e t a i l s  t h e r e o f ;  a r K j

(c) the steps taken/l>eing taken by the 
Government to remedy tfie situation?

T H E  M INISTER O F  S T A T E  IN TH E  
M IN ISTR Y O F  H O M E A FFA IR S (SHRI 
R A JESH  PILO T): (a) to (c). AS per
available reports, at times, there have been 
instances where militants have got involved 
to resolve petty local matters. However, no 
intervention in tfie working of normal Courts 
is reported.
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Efforts are being made to contain mili

tancy and the security In vulnerable areas 
has been stepped up.

Misappropriation of funds by 
Organisations/Societies

5294. SHRI AMAR R O Y PRADHAN; 
Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a ) whether ntisappropription of funds 
to the tune of crores of rupees by Deepalaya 
Education society, Delhi and its involvement 
in conversion of religion and other anti
social activities has come to the notice of the 
Government;

(b) if so, the action taken by the Gov- 
emment; and

(c) the name of other organisations/ 
education societies which have been found 
involved in such irregularities/activities? _

TH E  M INISTER O F  S T A TE  IN TH E  
M INISTRY O F  H O M E A fF A IR S  (SHRI 
RAJESH PILO T): (a) No such instance has 
come to notice in so far receipt /utilisation of 
foreign contribution is corwemed.

(b) Does not arise.

(c) Associations/persons against whom 
action under the provisions of the Foreign 
contribution (Regulation) Act, 1976 have 
been taken are sfK>wn in Statement I. II,
& III

S T A T E M E N T  I

List of associations/persons who were 
prohibited from aceepting any foreign con
tribution under Section 10(a) of the FC(R) 
Act.

1- Rural Action in Development, 
Cuddapah Distt. A.P.
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2. JamiatuI Hklaya, Jaipur. Rajasthan.

3. Beracah Christian Mission, Triuchy, 
T.N .

4. Siioam Christian Aid Mission (P) 
Ltd., Trichuy, TN

5. ShriR.Kamlanathan, Siioam Chris
tian Aid Mission (P) Ltd.. Trichuy, 
TN

6 . Smt.Helan Rebecca, Siioam Chris
tian Aid Mission (P) Ltd., Tirchy, 
TN .

7. Action for Peoples participation and 
environment Care, A-62, Ashoka 
marine Drive, Emakulam, Cochin, 
Kerala.

8 . Social Action Movement of Idukkui 
Paliamala, Idukki, Kerala.

9. Bhopal Technical & Vocational 
Training Centre, Bhopal, MP

10 . High Range Integrated Develop
ment society for the Social Amanity 
AP-VIII, 124 Mogghikatt Buikfing 
Annexe. Idukku, Kerpla

11 . Society for Action wHh the Poor. H.
No. 126. Ward Nov. Mangalath. 

Pannivizha, Pathanemithitta, 
Kerala.

12. Baba Jagter Singh Kar Seva 
Organisatkxi, Taran Taran, Distt, 
Amritsarm Punjab.

13. Shri Krishbardhan Beharilal 
Highwala, 17, Koragaon, Pune, MS

14. Surinder Mohan Singh, D -!, 
Koregaon Park. Pune, MS

15. Shri Narain Das, C/o shri R.K.
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16.

17.

18.

19.

20 .
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Aggarwal,. Yak And Yati Appts,
Bund Garden road, Pune, MS

Shri Lai Prasad Singh. 99/2. 
Yerewada, Pune, Ms

Hem lata Oas Bosiers, 33, 
Koregaon park, Pune, MS

Shri Japal Singh. 32, Koregaon 
Park. Pune. MS.

Shri Ashok Kumar Bhaskar, C/^ 
Spartes Luxury Decan College 
Road, Yerawada. Pune, MS

Shri Vishwabandhy Shukla, 352/9, 
Boat club Road. Pune. MS

S T A TE M E N T
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Cateutta, West Bengal.

List of Associations which require prior 
permission for acceptance of foreign 

contribution under Section 10 (b) and 
provision to section 6(1) of the Foreign 

Contribution (Regulation) Act, 1976.

1 . Christian Institute for the study of 
Religions and Society P.O. Box 
No. 4603, Miller Road Bangalore, 
Kamatato

2. Shanti Niketan Social Service Cen
tre, Palercaddy, Cuyddapah (Dt.) 
Andhra Pradesh.

2 1 . Devandra Singh Bewal, 17. 3.
Koregaon Park. Pune. MS

22. Mukesh K. Barde. Saytam flat No.
40 5-B Simpoli Road, Boriviy (W ) 4.
Bombay-92, MS

23. Namedra Kr. Gulab Chand Jain,
Koregaon Park, Pune, MS 5.

24. Islamiya college, Kutii Yadi Calkrut,
Kerala.

Christian Social Welfare Associa
tion, Kalasaped, Cuddapah (Ot. 
Andhra pradesh.

Ut>eration Movement for women, 
Mangalpuram (via Kedar, S. Arcot 
(Dt. T.N .

People multi purpose Development 
Society, Fraternity Centre 
Mangalpuram (via) s. Arcot (Dt.). 
Tamil Nadu.

25. Community Service Society, 52- 6 .
Dm New Colony, Tuticor in, TN .

26. society tor Peoples Action for De
velopment, Chenchupet, Tenali, 7.
Guntury, AP

27. Konkanni Project Awaj, Datta 8 .
Prasad building marg, M.C. Road,
Panajt road, G O A

28. Vikash Prashad, Gandhi Nagar, 9.
Koraput, Orissa.

29. children’s Development communi- 10.
ties India, 134, Banerjee Road,

National Association for the Blind, 
M.P. State Branch Indore. Madhya 
Pradesh

Gramadya Chetna mandal, Distt. 
Bastar, Madhya Pradesh

Development programme for In- 
larul Fishemian Community, Kunra, 
Quilon, Kerala

Village Welfare Society, Panchraul 
Dt. Howrah. W. Bengal

Kolping Society, Aloor, T  richur Dt., 
Kerala
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11 . Catholic Chruch, Bengtol, P.O. 

Bengtol. Dt. Kokrejhar, Assam.

12. Indian Evengelical Chruch of 
Christ, Hyderabad, A.P.

13. - socieW for Developing Gramdans,
Govindpur, Mirzapur, U.P .

14. comprehensie Rural Operations 
Services Society. Hyderabad, A. P.

15. Royalseema Development Trust, 
Anantpur, A.P,

16. Darussalam Arabic College Com
mittee, Kozhikode, Kerala

17. Darul Uloom, Deoband Distt. 
Saharanpur.

18. Sonatala Milan Sangha, hiowrah. 
West Bengal

19. Jackm an Memoral Hospital, 
Bilaspur, M.P.

r

20. Chapel of our Lady Lourdes, Goa,

2 1 . Indian Social Institute. New 
Delhi

22. People’s Education for the Ne
glected, North Arcot, T.N .

23. Ishmaelite salvation Assoclatk>n, 
Vellore, T.N .

24. Federation for Integrated Rural 
Education, N. Arcot. T.N .
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28. Catholic Chruch, Senapti, Manipur

29. Bachanawasi Shri Akshar
Purushottam Sanstha.
Ahmedabad, Gujarat

30. Sindhi Youth Association, sindhi 
Hospital Road, sampan Gram 
Nagar, Bangalore, Karnataka

31. diocese of Bhopal, Chruch of North 
India, Indore, M.P.

32. O P EN  ARM S, A C T. College, 
LowerTank road, Hyderabad, A.P.

33. National Apostolic Church Educa
tion Society, Kukedaylayout, 
Nagpur, M.S

34. New Ahostolic Church of India, 
Vanjari Nagar, Nagpur M.S.

35. Jagriti Vihra, Ranchi, Bihar

36. Karnataka Welfare Society, Vasavi 
Dharmshala road, Chikballpur, 
Koiar dist. Kamataka

37. Destitute Chiloren’s Ark, Berry’s 
Cottage Behind tin Factory B- 
Narayahapura, Bangalore, 
Kamataka

STA TEM EN T III

List of associations prohibited from
paying, delivering transferring or other

wise dealing with in any manner whatso
ever, the amount of foreign contribution

25. Reach Oct, Bangalore. Kamataka S.No. Name of the Association

26. Shri Ram akrishna Samiti, 
Sambalpur, Distt, Orissa

27. Rajneeshdham , Kam keria. 
Ahmedabad. Gujarat

1. Deeni Talimi CourK:il, Lucknow, 
U.P.

2. Daltanganj Catholoc Diocase, 
Daltongaj, Palamau, Bihar
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S.No. Name of the Association

3. Baba Jagtar Singh of Kar Seva 
Organisation of Taran Taran, 
Puniab

4. Anjum an Nusurut*UI Islam. 
Srinagar. J&K

5. Konkani Project A w az. Daita 
Prasad. Building. Panaji, Goa

6 . Bharat Susam achar Sam iti, 
Dehradum. U.P.

7. Church on the Rock Ministries. 
Pune. M.S.

6 . Kolping Society Natkxial Centre. 
Aloor. Kerala

9. E.K. Ismail, Kerala

Copper Plant In Kerala

5295. SH R IK O D IK K U N N ILSU R E SH : 
Will the Minister of M INES be pleased to 
state ;

(a) whether tt>e Union Government 
have any proposal to set up a Copper Plant 
in collaboration with the Mountain State 
Research and Devek>pment. Americal at 
Edayar in Kerala; and

(b) if so, the details thereof?

TH E  M INISTER O F  S T A T E  O F  TH E  
M IN ISTR Y O F  M INES (SHRI BALRAM 
SING H YAD AV): (a) No. Sir.

(b) Does not arise.

ITrans/at/on]

Loss Suffered by Steel Authority of 
India

^ ' 5297. SHRIM ATISUM ITRA MAHAJAN:

APRIL 19. 1993 Written Ansvvers 980
Will the Minister of S T E E L  be pleased to

------------ state;

(a) wfiether the Steel Authority of India 
Limited has suffered a kiss in trade with a 
Singapore based Company; and

(b) if so. the extent of toss suffered and 
the reasons therefor?

T H E  M INISTER O F  S T A T E  O F  T H E  
M INISTRY O F  S T E E L  (SHRI S O N TO S H  
MOHAN DEV): (a) and (b). SAIL has
entered into contracts for export of various 
steel products during 1992-93 with seven 
firms based in Singapore. SAIL has re
ported that the realisation- against these 
contracts is not unfavorable when com
pared with other contracts entered into by 
SAIL during this perkxi.

[English]

Ship Breaking Unit in Kochi

5298. SH RIR AM ESHCH EN N ITHALA: 
Will the Minister of S T E E L  be pleased to 
state;

(a) whether there is any proposal to set 
up a ship breaking unit in Kochi; and

(b) if so, the details thereof?

TH E  M INISTER O F  S T A T E  O F  TH E  
M INISTRY O F  S T E E L  (SHRI S O N TO S H  
MOHAN DEV); (a) and(b). Government is 
not aware of any proposal to set up a ship 
breaking unit in Kochi in the State of Kerala.

Subsidy on Iodised Salt

5299. SHRI S.N. VEKARIA: Will the 
Minister of H EA LTH  AND FAMILY W EL
FARE t>e pleased to state:

(a) the outstanding subsidy payable on 
iodised salt to salt manufacturers in



(b) the steps taken for the early settle
ment of these claims?

T H E  M IN ISTER  O F  H E A LTH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SHANKARANAND); (a) The Salt Commis
sioner. Jaipur had reported that during 1992- 
93, the total outstanding sut>sidy claims of 
iodised salt manufacturers in Gujarat region 
was about Rs. 449.42 lakhs.

(b) This Ministry had released a sum of 
Rs. 572.72 lakhs during 1992-93 to the Salt 
Commissioner for settlement of all the out- 
staruJir^ subsidy claims.

Japanese Assistance to Ship 
Breaicing industry

5300. SH R I S A R A T  C H A N D R A  
PATTA N A YAK: Will the Minister of S TE E L  
be pleased to state:

(a) whether the Japanese Government 
is willing to extend assistarv;e to ship break
ing industry; and >

(b) if so. the response of the Indian 
Government thereto?

T H E  M INISTER O F  S T A TE  O F TH E  
M INISTRY O F  S TE E L  (SHRI S O N TO S H  
MOHAN DEV); (a) and (b). A delegation 
from the Joint Committee of ship Owners 
and ship Builders of Japan had visited India 
in November, 1992 for surveying the ship 
breaking capacity in the country. No Pro
posal has l>een received so far from the 
Japanese Government for assistance to the 
ship breaking industry in India.

Support Price for Scheelite Concen
trates

5301. SHRI K.H. MUNIYAPPA: 
S H R I C .P .
MUDALAGIRIYAPPA:
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Saurashtra and Kutch region: and Will the Minister of MINES be pleased

to state:

(a) whether the Governm ent of 
Karnataka has requested the Union Gov- 
emment to provide support price for the 
scheelite concentrate produced at Hutti GokJ 
Mines Company Limited (HGML). the price 
of which has come down to Rs. 60,000/- 
from Rs. 1.50,000/-

(b) if so. the reaction of the Union 
Government thereto?

TH E  M INISTER O F S T A TE  O F  T H E  
MINISTRY O F  MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b). The informa
tion is being collected and will be laid on the 
Table of the House.

1915 (SAKA) Written Answers 9S2

Fake Passport Gang in Delhi

5302. SHRI R A JN ATH  SONKAR 
SHASTRI; Will the Minister of HOM E A F
FAIRS be pleased to state:

(a) whether the Delhi Police recently 
busted a well organised fake passport issu
ing gang which was operating in connivance 
with some officials of the Regional passport 
Office, Delhi;

(b) if so, the details thereof?

(c) whether the erring officials have 
been identified and taken to task; and

(d) if so, the details thereof?

TH E  MINISTER O F HOM E AFFAIRS 
(SHRI S.B. C H A V A N ): (a) The Delhi Police 
has reported that no such gang has been 
busted during the period from 1.10.92 to
25.3.93.

(b) to (d). Do not arise.



5303. DR. D. VENKATESWARA RAO: THE MINISTER OF WELFARE (SHRI
Will the Minister of WELFARE be pleased to SITARAM KESRI): A Statement is laid on
state the tribal population in the country. the Table of the House.
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Tribal Population State/ Union Temtory-wise?
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Fire Incident in Udyog Bhawan the fire was not caused due to electric faults.

5304. SHRI RAM VILAS PASWAN: 
SHRI SRIKANTAJENA: 
SHRI VILAS MUTTEMWAR: 
M AJ. G E N  (R E T D ) 

B H U W A N  C H A N D R A  
KHANDURI: '

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether a fire broke out in Udyog 
Bhawan recently;

(b) if so, the estimated loss suffered as 
a result thereof;

(c) Whether any inquiry has been 
conducted in this regard;

(d) if so, the outcome thereof; and

(e) the measures taken being taken to 
check recurrence of such inckJents in fu
ture?

TH E  MINISTER O F STA TE  IN TH E 
MINISTRY O F HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). The Delhi Fire 
Service has reported that Office records, 
fumitures, electric fittings, false ceiling, etc. 
we damaged due to fire at 4th and 5th floors 
in Udyog Bhawan on March 4, 1993. The 
estimate of loss is yet to be established.

(a) and (d) . Yes. Sir. A Department 
EnqQiry Committee was ordered by the 
CPW D which has since submitted its report. 
The Central Public Works Department has 
reported that from the report it appears that

(e) The Delhi Fire Service has been 
issuing notices from time to ensure that the 
12 fire safety requirements as per the provi
sion of the Delhi Fire Prevention and Fire 
Safety Act, 1986, and the Rules made there
under in 1987 are complied with by the 
owners of high rise buildings.

[Translation]

Coal Supply to Ceramic Industry

5305. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COAL be pleased 
to state:

(a) the quantum of coal supplied to the 
ceramk; industries in Uttar Pradesh and 
Bihar during the last three years;

(b) whether any complaints have been 
received regarding supply of sub-standard 
quality of coal and under-weight to these 
industries;

(c) if so, the details thereof; and

(d)' the remedial steps being taken in 
this regard?

TH E MINISTER OF STA TE  OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) coal despatches to ceramic industries 
are made by Coal India Ltd. under the 
priority covering “Glass, Potters and Refrac
tories”. The details of despatches to this 
group of industries in the State of Uttar 
Pradesh and Bihar during the last three 
years were as follows;

(in thousand tonnes) 
(Date Provisional)

Year Uttar Pradesh Bihar

1990-91 115.97 218.6

1991-92 200.09 298.7

1992-93 146.06 253.00
(April’92 Feb.’93)
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(b) to (d). All specific verifiable com

plaints are being referred to Regional and 
national Coal consumer councils for reme
dial action. The organisation of Coal Con
troller has been strengthened for verifying 
quality of coal despatched. Coal companies 
are of the view that they are responsible for 
correct quality and quantity of coal at the 
loading end and they cannot be held respon
sible for any en-route shortages.

Difference in Prices of Petroleum 
Products

5306. SHRIPHOOLCHANDVERM A: 
Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to state:

the reasons for the difference in the 
rates in retail prices of the petroleum prod
ucts in various States?

TH E MINISTER OF STA TE  OF TH E 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (CAP SATISH RAMAL SHARMA):
(a) The ex-storage prices of Petroleum 
products are uniform through-out the Coun
try. However, depending upon the levy of 
local taxes/ duties and charges of transport 
upto selling point, the retail prices of these 
products vary from place to place.
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Mineral Value (provisional) 
(Rs. in crores)

Iron Ore 64.08

Coal 2150.16

Others 102.23

Total 2316.47

Change in Name of Naugarh 
Station

5308. SHRI RAMPAL SINGH; Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the Union Government 
have received any proposal for change in 
the Name of Naugarti Station to Sidharath 
Nagarfrom tfie Government of Uttar Pradesh; 
and

(b) if so, the action taken by the Union 
Government thereon?

THE MINISTER O F STA TE  IN TH E 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) Yes Sir.

Minerals in Bihar

5307. SHRI RAM PRASAD SINGH: 
Will the Minister of Mines be pleased to state 
the value of the annual production of Iron 
coal and other minerals being extracted by 
the Union Government in Bihar?

(b) The State Government has been 
informed that it was not possible to agree to 
the proposed change in keeping with the 
guidelines issued by the Government of 
India.

IPS Officer

THE MINISTER OF STA TE  O F TH E  
m in is t r y  O F MINES (SHRI BALRAM 
SINGH YADAV): The Central Government 
does not extract any mineral in Bihar or in 
any other part of the country. The value of 
iron Ore, Coal and other minerals extracted 
t̂ y Central Public Sector Undertakings in 
Bihar for the year 1991-92 is given below-

5309. SHRI N.J. RATHVA: Will the
Minister of HOME AFFAIRS be pleased to 
state:

(a) the cadre strength of IPS as on 
February 28,1993, StateAJT-wise;

(b) the number of IPS offfcers on
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deputation to the Union Government as on 
that date;
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(c) whether a fixed proporation of the 
cadre strength is reserved for such deputa
tion; and

(d) if so, whether any steps are taken 
to correct any imbalance that may arise in 
this regard?

TH E  MINISTER OF S TA TE  IN TH E 
M INISTRY O F HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) A statement showing 
statewise authorised strength of IPS Officer 
as on 28-2-1993 is enclosed.

(b) 45Q IPS Officers were on Central 
deputation as on that date.

(c) Yes, Sir.

(d) For optimum utilization of Central 
Deputation Reserve, State Governments 
have been urged to motivate their officers to 
volunteer for Central deputation at different 
levels.

STA TEM EN T

Cadre Authorised Strength

Kamataka 138

Kerala 126

Madhya Pradesh 293

Maharashtra 216

Manipur-T ripura 111

Nagaland 45

Orissa 131

Punjab 142

Rajasthan 155

Sikkim 27

Tamil Nadu 180

Uttar Pradesh 396

West Bengal 268

Total 3422

Cadre Authorised Strength [Translation]

Andhra Pradesh 194 Closure of Collieries in Bihar

AGMU 170 5310. SHRI SHIV SHARAN VERMA: 
Will the Minister of COAL be pleased to

Assam-Meghalaya 144 state;

Bihar 253 (a) whether the Govemment have 
decided to close down some collieries in

Gujarat 141 Bihar;

Haryana 116 (b) if so, the reasons therefor; and

Himachal Pradesh 77 (c) the arrangements made for the re
employment of the labourers and other mine

Jammu & Kashmir 99 personnel?
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THE MINISTER O F S TA TE  O F TH E  

m in is t r y  o f  c o a l  (SHRI AJIT PANJA);
^ (a) and (b). No decision has been taken to 

close down any mine in Coal India Limited. 
However, operations in some mines have 
been stopped due to various reasons like 
exhaustion of reserves; adverse geo-min- 
ing conditions; unsafe conditions like fires, 
inundation and other technologk:al prob
lems.

(c) Such stoppages of operations have 
not affected existing level of employment as 
workers and machines have been rede
ployed in other collieries.

\EngHsh[

LPG Agencies in Tamil Nadu

5311. SHRI B. RAJARAVI VARMA;
DR. SH R IM A TI K.S.

SOUNDARAM:

Will the Minister of PETROLEUM AND 
NATURAL GAS l>e pleased to state;

(a) the number of LPG agencies allot
ted during June, 1991 to January, 1993 in 
Tamil Nadu;

(b) the number out of those allotted to 
Scheduled Castes and Scheduled Tril>es, 
separately; and

(c) the details of the scheme to open 
more L(G agencies on population basis 
during 1993-94?
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ships pending from previous plans and 
unrepresented district headquarters, 34 LPG 
distributorships have been included in the 
marketing Plan for 1993-94 for Tamil Nadu.

Shortage of Medicines

5312. Dr SH R IM A TI K.S. 
SOUNDARAM: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state;

(a) whether several medicines are out 
of stock in Medical Store Depot, Madras;

(b) if so, the reasons therefor; and

(c) the steps taken by the Govemment 
to ensure regular supply of all the medicines 
to this depot?

TH E MINISTER OF HEALTH AND 
FAM ILY W E L F A R E  (SHRI B. 
SHANKARANAND); (a) to(c). Atemporary 
shortage of a few items has been reported 
on account of failure of suppliers holding 
price agreement/rate Contracts. In such 
cases supplies are arranged from alternate 
sources.

[ Translation]

Opening of Petrol/Diesel Retail 
Outlets

5313. SHRI RAM LAKHAN SINGH 
VADAV:

SHRI HARIKEWAL PRASAD:

TH E MINISTER OF STA TE  OF THE  
m in is t r y  o f  p e t r o l e u m  a n d  NATU-
RALGAS (CAP SATISH KUMAR SHARMA):
(a) Seven LPG agencies were allotted in 
Tamil Nadu during the period..

(b) One to Scheduled Caste.

(c) In addition to the LPG distributor-

Willthe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) whetherthe Govemment have fixed 
a target to open 1508 retail outlets during 
1988 to 1993;

(b) if so. the number of retail outlets 
opened till March 31, 1993, State-wise;



999 Written Answers APRIL 19. 1993
(c) whether the fixed target to open 

retail outletscould not be achieved: and

Written Answers 1000 
S H R IM A TI S H E E L A  

GAUTAM :

(d) if so, the reasons therefor?

TH E  MINISTER OF STA TE  OF TH E 
MINISTRY O F PETROLEUM  AND NATU
RAL G A S  (C A P  S A TIS H  KUM AR 
SHARMA):* (a) to (d). The Marketing Plan 
for 1988-93 including 1508 retail outlets was 
approved by the Government in July, 1922. 
No retail outlet against this Plan could be 
opened till march 31,1993, as the Oil Selec
tion Boards were constituted in January 
1993 and have just started functioning.

Reconstitution of Oil Selection Board

5314. SH RI S H A N K E R S IN H
VAGHELA:

SHRI G. MADEGOWDA: 
SHRI LALIT RAON;

Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to state:

(a) whether any requests have been 
received from State govemments to recon
stitute the Oil Selection Board;

(b) if so, the details thereof; and

(c) the time by which the reconstituted 
Oil Selection Board is likely to start function
ing?

TH E  MINISTER OF STA TE  OF TH E 
MINISTRY O F PETROLEUM  AND NATU
RAL GAS (CAP SATISH KUMAR SHARMA):
(a) to (c). Seventeen Oil Selection Boards 
have been constituted. Most of these Boards 
have started operating. The remaining 
Boards will start operating soon.

Allotment of Petrol / Diesel Retail 
Outlets and LPG Agencies

5315. SHRI TEJNARAYAN SINGH: 
SHRI RAJESH KUMAR:

Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to state:

(a) the total number of the petrol/diesel 
retail outlets and LPG agencies at present in 
the country, State-wise;

(b) whether the Govemment propose 
to increase their number during 1993-94;

(c) if so, the details thereof;

(d) the locations where these are likely 
to be set up and the time-schedule thereof; 
and

(e) if not, the reasons therefor?

THE MINISTER OF S TA TE  O F THE 
MINISTRY OF PETROLEUM  AND NATU
RAL GAS (CAP SATISH KUMAR SHARMA):
(a) As on 1.10.1992, 15153 Retail Outlets 
and 4074 LPG distributorships were func
tioning all ovf r̂ the country.

(b) to (e). Govemment have recently 
approved marketing Plans for setting up 
1508 Retail Outlets and 575 LPG distribu
torships all over the country. Oil Selection 
Boards have been constituted for selecting 
dealers so that they can become opera
tional at the earliest.

[English]

Investigation Agency

5316. SHRIANANTRAODESHMUKH: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there is any proposal to 
bifurcate the Central Bureau Of Investiga
tion (CBI) and create a new Investigation 
agency; and



TH E  IVIINISTER OF STA TE  IN THE 
MINISTRY O F HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). The 13 th 
Report of the Estimates Committee of the 
10th Lok Sabha had recommended the 
setting up of a separate national Police 
Agency under the Ministry of Home Affairs. 
The Estimates Committee had recom
mended that the National Police Agency 
should focus on crimes of national and 
trans-national importance whereas the CBI 
should focus on anti-corruption work. The 
recommendations of the Committee are 
under examination.
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(b) if so, the details thereof? A fire accident occured in the Thermal 

Power Station II on 18.2.93 in the bunker 
bay of Unit VII at 32 meter level. As result, 
4 bunkers and associated lignite feeding 
conveyor system comprising of conveyor 
belts, cables, ideals and electricals were 
damaged. Besides, the shuttle conveyor 
and the dry motors were burnt. There has 
been no loss of life or inquries to any person.

(c) The accident in the B&C plant 
resulted in erosion of profit to the extent of 
Rs. 7.50 crores owing to loss in production. 
In addition, the replacement cost of the 
damaged equipment and components has 
been estimated to be Rs.6l lakhs.
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Conflagration in Plants of NLC

5317. SHRI P.P. KALIAPERUMAL; 
Will the Minister of COAL be pleased to 
state:

(a) whether there was conflagration in 
the Briquetting in and Plant and Thennal 
Power Station II of Neyveli Lignite Corpora
tion Limited;

(b) if so, the details thereof;

(c) the estimated loss incurred to N.L.C,

(d) whether any enquiry has been 
conducted in this regard;

(e) if so, the detail thereof; and

(f) the action taken/proposed to be 
taken against the persons found guilty?

TH E  MINISTER O F STA TE  OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). On 16.6.92, during the general 
strike, an accidents occurred in Neyveli 
Lignite Corporation Limited’s Briquetting and 
Cart>onisation (B&C) plant in which 14 work
ers were injured, of whom two subsequenty 
succumbedfto their injuries.

In regard to the fire accident in the 
Thermal Power Station II, since Unit VII is 
yet to be commissioned, the replacement 
cost of the damaged facilities/equipment 
has been provisionally estimated at Rs. 6 
crores.

4

(d) to (f). Esquires were conducted for 
the accident in B&C plant including associa
tion of expert from outside NCL Ltd.. The 
enquiry reports do not reflect failure of re
sponsibility of any official or of the manage
ment. The reports, however, have made 
recommendations for providing better safety 
measures and back-up system to avoid 
recurrence of such incidents in future.

An enquiry has been ordered for the fire 
accident in Thermal Power Station 11 and the 
enquiry report is expected to be received 
shortly.

PIG iron Production

5318. SHRI PANDURANG PUNDLIK 
FUNDKAR; Wilt the Minister of STEEL be 
pleased to state:

(a) whether frest concessions in the 
import duty on pig iron and iron scrap are 
likely to affect the domestic pig iron manu-
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(c) the action taken by the Government

against these col.leges?
(b) if so, the details thereof; and

(c) the steps Government propose to 
take to give a philip to the domestic pig iron 
production?

TH E  MINISTER OF S TA TE  O F TH E  
MINISTRY O F S TE E L  (SHRI SO NTO SH 
MOHAN DEV): (a) and (b). The recent 
changes in import and excise duties on pig 
iron and iron scrap, while they would tend to 
bring down the price of the imported prod
ucts in relation to the price of indigenously 
produced pig iron, may not have a signifi
cant impact on domestic pig iron manufac
ture if the cost of production is kept under 
control.

(c) Government have taken a numl>er 
of steps to encourage domestic production 
of pig iron. Production of pig iron is 
delk:ensed. In addition 'iron and steel’ has 
t>een included in the list of high priority 
industries. Such industries have the facility 
for automatic approval of foreign investment 
in equity upto 51% provided the foreign 
equity covers the cost of import of capital 
goods, control over pricing and distribution 
of iron and steel has been dispensed with.

[/Trans/afio/i]

Medical/Dental Colleges

5319. SHRI LAL BABU RAI:
SHRI KASHIRAM RANA:

Will the Minister of HEALTH AND FAM
ILY W ELFARE be pleased to state:

(a) whether several unrecognised Medi
cal/Dental Colleges are functioning in the 
country;

(b) if so. the names and locations of 
these colleges; and

TH E  MINISTER O F HEALTH AND 
FA M ILY W E L F A R E  (S H R I 8. 
SHANKARANAND): (a) and (b). The names 
of Medical and Dental Colleges which are 
functioning without recognition are given in 
Statements I & II respectively.

(c) Medical Council of India/Dental 
Council of India have informed the public 
atKHJt these unrecognised colleges and cau
tioned the students not to seek admission in 
such colleges.

S TA TE M EN T I

Names of Medical Colleges which are 
functioning in the country without Recog

nition of Medical Council of India

1. Patliputra Medical College. 
Dhanbad.

2. Katihar Medical College. Katihar.
f

3. Medical College, Chandigarh.

4. Pramukhswami Medical College, 
Karamsad. Distt. Khairz.

5. Jhelum Valley College of Medical 
Sciences. Srinagar.

6. Adichunchunagiri Medical Col
lege. Bellur.

7. Slddhartha Medical College. 
Tumkur.

8. Al-Ameen Medical College, 
Bijapur.

9. Medical College. Nanded.

10. Mahatma dandhi Medical Col
lege, Aurangabad.
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11. Maharashtra Instt. of Medical 

Sciences & Resoarch, Latur.

12. J.N. Medical College, Swangi, 
Wardha.

13. N.K.P. Salve Instt. of Medical 
Sciences. Nagpur.

14. Mahatma Gandhi Mission Medi
cal College, New Bombay.

15. Padmashree Dr. D.Y. Patil Medi
cal College. New Bombay.

16. Terana Medical College, 
Koparkhairance, New Bombay.

17. K J . Somiyya Medical College, 
Vidyavihar, Bombay.

18. Shri Bhausaheb Hire Govt. Medi
cal College, Ohule.

19. NDMVPs Samaj Medical College, 
Shivaji Nagar, Nasik.

20. Jawaharlal Foundation
Annasaheb Chudaman Patil Me
morial Medical College, Dhule.

21. Bharati Vidyapeeth’s Medical 
College, Katraj, Dhankawadi, 
Pune.

22. Shri Vasantrao Naik Govt. Medi
cal College, Ye'otmal.

23. Medical College, Kota.

24. Dr. D.Y. Patil Medical College, 
Kolhapur.

25. Mohan Kumarmangalam Medi
cal College, Salem.

26. The Instt. of Road Transport 
Perunthurai nee Medical Col-

STA TE M EN T li

Names of Dental Colleges which are 
functioning in the country without recogni

tion of Dental council of India

1. J.K.K. Natrajah Dental College, 
Kumarapalayam (Tamil Nadu)

2. S.J.N. Dental College & Hospital, 
Chitradurga (Karnataka)

3. H.K.E. Society's Dental College, 
Gulbaraga (Karnataka).

4. Rajas Dental College. 
Vadakangulam (Tamil Nadu).

5. Ragas Dental Dental Collges, 
Madras.

6. Saveetha Dental College, Ma
dras.

7. Saijug Dental College, Daibhanga 
(Bihar).

8. Bharati Vidyapeeta's Dental Col
lege and Hospital, Pune.

9. Sree Balaji Dental College and 
Hospital Madras.

10. Meenakshi Ammal Dental Col
lege, Uthiracerur (Chengai Anna 
Distt. - T.N.)

11. Dental Wingh, Siddartha Medical 
College, Vijayawada (A.P.).

12. Prawara Rural Institute of Dental
Education and Research, Loni. 
Distt. Ahmednagar
(Maharashtra).

13. The North Bengal Dental College,

1915 (SAKA) Written Answers 1006
lege. Pemnthurai.
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North Bengal Medical College and 27.
Hospital Campus, Sushrutanagar,
Silliguri (West Bengal)

14. Pondicherry Dental College and 
H<jspital, Pondicherry.

15. Vidarbha Youth Welfare Society’s 
Dental College, Amravati 
(Maharashtra).

16. Mahatma Gandhi Vidya Mandir's 
Dental College and Hospital, Nasik 
(Maharashtra).

17. Christian Dental College, 
Ludhiana (Punjab)

18. K.V.G. Dental College, Sullia 
(Karnataka).

19. Vasantdada Patil Dental College. 
Sangli (Maharashtra).

20. JamanialGoenka Dental College, 
Akola (Maharashtra).

28.

29.

30.

31.

32.

33.

34.

35.
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P.G. Dental & Nursing College 
Trust, Bangalore

Sri Venkateshwara Dental Col
lege & Hospital, Bangalore

Sri Sidhartha Dental College, 
Tumkur (Karnataka)

K.G.F. College of Dental Sci
ences, Kolar Gold Fields 
(Karnataka)

Islamic Academy of Education, 
Mangalore.

Bangalore Institute of Dental Sci
ences, Bangalore.

Dauanand Sagar College of Den
tal Sciences, Bangalore.

R.V. Dental College, Bangalore.

Babu Jagjivan Ram Dental Col
lege, Bangalore.

21. Dental College, The Pramukh 
Swami Medical College, 
Karamsad, Distt. kheda (Gujarat).

24. The M.P. Shah Medical College. 
Jamnagar.

25. Sri S. Nijalingappa Institute of 
Dental Sciences, Hassan * 
(Karnataka)

26. S.E.S. Society’s Derital College, 
Bidar (Karnataka).

36. Chhatrapatti Shah Maharaj 
Shikshan Sanstha’s Dental Col
lege, Aurangabad

22. Thai Moogambigai Dental Col- 37.
lege & Hospital, Madras.

23. Pondicherry Dental College (run
by Dr. Alexander Educational 38.
Trust) Pondicherry.

Smt. Radhabai Meghe Memorial 
Medical Trust’s Dental College, 
Wardha (Maharashtra)

M.S. Ramaiah Dental College, 
Bangalore

39. Al Ameen Dental College, Bijapur 
(Karnataka)

40. Rifah-UI-Muslimeen Educational 
Trust’s Dental College, Mysore

41. Sharavathi Education Trust Den
tal College, Shimoga (Karnataka)

42. Sri Krishnadevarava Educational



43. K.L.E. Society’s Dental College, 
Bangalore

44. The College of Physicians & Sur
geons of Delhi. New Delhi.

45. Aarupadai Veedu Educational & 
Charitable Trust's Dental College, 
Madras.

46. Indira Gandhi Memorial 
Foundation’s Dental College, 
Dhulie (Maharashtra)

47. Ashoka Institute of Dental Sci
ences, Ranchi (Bihar)

48. The Buddhists Mission Dental 
College & Hospital, Patna.

49. Dr. S.M.N. Nagui Imam Dental 
College & Hospital, Darbhanga

50. Budha College of Dental Sciences, 
Patna.

51. B. R. Ambedkar Dental College & 
Hospital, Patna

52. Darbhanga Dental College, 
Darbhanga (Bihar)

53. Mamtha Educational Society’s 
Dental College, Khammam (A.P.)

54. Himachal Dental College, Sunder 
Nagar, Distt. Mandi (H.P.)

55. Dy. Syamalla Reddy Dental Col
lege, Bangalore.
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Trust, Bangalore.

56. Smt. Mallabhai Velyal Memorial 
Charitable Dental Hospital & 
Resh. Centre, Solapur 
(Maharashtra).
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57. Rashtreeya Sikashana Samiti 

Trust, Bangalore.

58. Oxford Dental College, Banga
lore.
'e  V

59. Gautam Buddha Instt. of Dental 
Sciences & Pharmaceutical Sci
ences and Hospital, Patna.

60. Shaaz Educational Society, 
Hyderabad.

61. Babu Jagjivan Dental College in 
Haryana by Society of Physicians 
& Surgeons of India, New Delhi.

62. B.R.S. Institute of Medical Sci
ences (Dental College & Hospi
tals), Panchkula (Haryana).

63. Hyderabad Vidaya Development 
Trust, Bidar (Kamataka)

64. Instt. of Dental & Pharmaceutical 
Sciences, Sarbhanga.

65. Seven Hills Educational Society’s 
Dental College, Visakhapatnam 
(AP).

66. Bommidala. Brothers College of 
Dental Sciences, Guntur (AP).

67. Sri Kotia Vijaya Bhaskara Reddy 
Dental College, Kumool (AP).

68. College of Dental Sciences, 
Davangere (Karnataka)

69. Ramarao Adik Education 
Society’s Dental College, New 
Bombay (Maharashtra).

70. Sri DevarajUrs Educational Trust, 
Kolar (Kamataka).

71. Rural Gulbaraga Dental College, 
Gulbarga.
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72. Rural Instt. of Dental & Nursing 

Sciences, Gaya (Bihar)

73. Subbalakshmi Lakshmipathy 
Foundation, Madurai (TN)

74. Anglo-Oriental Dental College & 
Hospital, Patna (Bihar)

75. Birsa Memorial Instt. of Medical & 
Allied Sciences, Hazaribagh 
(Bihar).

76. Bhagwan Budha Medical, Dental. 
Pharmacy, Nursing College. 
Patna.

[English]

Smuggling on Indo-Myanmar Border

5320. SHRIMATI VASUNDHRA RAJE: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of cases of smuggling 
detected on the Indo-Myanmar border dur
ing 1990.1991,1992 and 1993 so far;

(b) the number of persons arrested in 
this connection;

(c) the details of contraband seized and 
the estimated value thereof; and

(d) the steps taken to check smuggling 
on the Indo-Myanmar border?

TH E  MINISTER O F S TA TE  IN THE MIN
ISTRY O F HOME AFFAIRS (SHRIRAJESH 
PILOT): (a) Number of smuggling cases 
detected yearwise is as follows:

1990

1991 570

1992 579

1993 (upto 31 St March) 115

(b) Number of persons arrested year 
wise is as follows;

1990

1991

1992

553

674

687

1993 (upto 31 St March) 89

(c) Heroin, opium and ganja are the 
contraband seized on the Indo-Myanmar 
Border. It is not possible to give the precise 
estimated value of the contraband seized.

(d) The Enforcement Agencies are vigi
lant ‘against sumggling activities. Close 
coordination is being maintained along all 
the agencies concerned in the detectk>n and 
prevention of such smuggling.

[Translation]

Allotnnent of Petrol/Diesel Retail 
outlets under OSB Category

5321. SHRI LALIT ORAON; Will the 
Minister of PETROLEUM  AND NATURAL 
GAS be pleased to refer to reply given on 
Decemt>er 10. 1992 to Starred Question 
NO. 251 and state the number of LPG 
agencies and petrol/diesel retail outlets al
lotted under Oil Selection Board category 
and discretionary power during 1989-90.
1990-91 and 1991-92. State wise?

TH E MINISTER O F S TA TE  OF TH E 
MINISTRY O F PETROLEUM  AND N ATU
RAL G A S  (C A P T  S A TIS H  KUM AR 
SHARMA); The number of petrol/diesel re
tail outlets and LPG distributorships given 
throughout the country during the period is 
as under-
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Through OSB Discretionary allotments

RO LPG RO LPG

1989-90 269 80 38 40

1990-91 208 51 27 28

1991-92 07 06 79 61

484 137 144 129

Pllegal ARMS Factories in Delhi

5322. SHRI B AIJ B H U S H A N  
SHARAN SINGH:

SHRI BARE LAL JATAV:

Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) the number of factories engaged in 
the manufacture of illegal arms unearthed in 
Delhi during the last six months;

(b) the details of aTns manufactured in 
these factories and the quantity of arms 
seized;

(c) the number of persons arrested in 
this connection; and

(d) the steps taken/being taken to check 
manufacture and smuggling of illegal arms 
in Delhi?

TH E  MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) The Delhi Poltee 
has reported that one factory engaged in the 
manufacture of illegal arms has been 
ounearthed in Delhi during the leist six months 
from 1.9.92 to 28.2.93.

(b) Four country made pistols in com
plete shape, seven unassemble firearms 
including seven barrels, six body plates, two

triggers, two trigger guards, sixteen springs 
and other miscellaneous tools used for 
manufacturing fire arms were recovered.

(c) Five persons have t>een arrested.

(d) Steps taken to check manufacture 
and smuggling of illegal arms include collec
tion of criminal intelligence in this regard by 
SHOs/Division Officers/Beat Constables; 
surveillance over the activities of the known 
criminals/bad characters of the area; inten- 
siftoation of patrolling; and raids on the 
persons suspected to be involved in dealing 
in illegal arms.

Development of New Coal Fields in 
Maharashtra

5323. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of COAL be 
pleased to state;

(a) whether there is any scheme for the 
integrated development of new coal fields in 
various districts of Maharashtra with the 
foreign assistance ak>ngwith the develop
ment of waterways, urbanisation and for 
setting up coal based industries in that 
State; and

(b) if so. the details thereof?

TH E  MINISTER O F S TA TE  O F TH E
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MINISTRY OF (SH R IA JIT PANJA): (a) No. 
Sir.

(b) Do not arise.

[English]

Reservation for Handicapped

5324. SHRI SUDHIR GIRI: Will the 
Minister of W ELFARE be pleased to state;

(a) the number of handicapped persons 
employed in Group ‘C ’ and ‘O’ posts in 
Central Government and Public Sector Un
dertakings during 1990, 1991 and 1992;

(b) whether there Is any machinery to 
check up the compliance of the provision 
relating to three percent reservation for the 
handicapped; and

(c) if so, the details thereof?

TH E  MINISTER O F WELFARE (SHRI 
SITARAM KESRI): (a) The numberof handi
capped persons employed in Group ‘C ‘ and 
‘D’ posts in Central Govemment and Public 
Sector Undertakings during 1990,1991 and
1992 is as follows:

Year Group ‘C ’ 
posts

Groups ‘D’ 
posts

1990 657 441

1991 192 78

1992 218 78

(b) and (c). The compliance of the 
provision relating to 3% reservatton for handi
capped is ensured by calling detailed half 
yearly retum on employment of physical 
handicapped persons from all the Central 
Ministries including public sector undertak
ings.'Based on the backlog of vacancies 
reserved for physically handicapped per

sons, special recruitment drives were un
dertaken during 1987, 1988 and 1990 to fill 
up the backlog of reserved vacancies for the 
visually handicapped and hearing handi
capped in Group ‘C ’ & ‘D’ posts in Ministries 
& Public Sector Undertakings.

Cancer of Cervix

5325. SHRI MANIKRAO HODLYA 
GAVIT:

SHRI B. DEVARAJAN;

Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state:

(a) whether cancer of crevix is most 
common among women residing in slum 
areas;

(b) if so, the number of cancer of cervix 
cases reported from slum areas of Delhi 
during the last two years; and

(c) the steps taken for the early detec
tion of such cases for effective treatment?

TH E  MINISTER O F HEALTH AND 
FAM ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) and (b). No specific 
survey has been conducted in the slum 
areas though it has generally been noted 
that cancer of cervix is more common among 
the Weaker sections of society.

(c) Under the National Cancer Control 
Programme efforts are being made to edu
cate the people about the prevention of 
cancer of cervix as well as to augment the 
early detection and treatment facilities for 
such cancer.

[Translation]

Link Women scheme in U.P.

5326. SHRI HARIKEWAL PRASAD: 
Will the Minister of HEALTH AND FAMILY
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(a) the targets fixed and achieved so far 
under ‘Link Women Scheme' 1992-93 in 
Uttar Pradesh;

(b) whether the Government have re
ceived any report regarding expenditure 
incurred under the scheme: and

(c) if so, the details thereof?

TH E  IWIINISTER OF HEALTH AND 
FAM ILY W E L F A R E  (SH R I B. 
SHANKARANAND)

(a) 2300 Link Women were to be iden
tified in 10 districts of Uttar Pradesh 1992- 
93.

(b) No, Sir.

(c) Does not arise.

AIDS Cases

5327. SHRI G. MADEGOWDA: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state;

(a) the total number of AIDS cases 
registered in the country so far and numtier 
of them from Karnataka; and

(b) the State-wise amount spent during 
1992-93 for combating AIDS in tfie country?

TH E MINISTER O F HEALTH AND 
FAM ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a)Ofthe 308full bk>wn 
AIDS cases reported in the country as on 
26th Feb., 1993, non is from Kamataka.

(b) A statement is annexed.

Statement

Statewise ‘oreakup of Funds released during 1992-93

SI. No. State Amount 
(Fts. in lakhs)

1. Andhra Pradesh 67.640

2. Goa 24.655

3. Haryana 29.230

4. Kamataka 63.065

5. Maharashtra 90.665

6. Sikkim 16.405

7. Tamil Nadu 84.915

8. West Bengal 57.640

9. Lakshadweep 5.000
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SI. No. State Amount 
(Rs. in lakhs)

10. Manipur 23.530

11. Nagaland 28.705

12. Mizoram 19.380

13. Rajasthan 41.365

14. Andaman & Nicobar 17.080

15. Uttar Pradesh 72.990

16. Arunachal Pradesh 20.630

17. Pondicherry 19.155

18. Tripura 21.460

19. Delhi 27.435

20. Assam 31.825

21. Gujarat 56.415

22. Daman & Diu«• 5.000

23. Himachal Pradesh 74.750

24. Bihar 42.750

25. Orissa 46.775

26. Madhya Pradesh 50.550

27. Punjab 31.000

28. Dadra & Nagar Havali '' 11.000

29. Chandigarh 14.250

30. Kerala 37.775

1133.035
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Opening of Petrol Bunks

5328. SHRI E. AHAMED: Will the Min
ister of PETROLEUM  AND NATURAL GAS 
be pleased to state;

(a) the number of Petrol bunks of Indian
Oil, Bharat Petroleum and other such 
organisations under the Govemment oper
ating in the country State-wise;

(b) the ratio between consumption of 
petrol and diesel and the supply stations 
with reference to the States; and

(c) the policy of the Govemment with 
regard to opening of new petrol stations and 
new petrol bunks since 1991 June till date?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS (CAP SATISH KUMAR SHARMA):
(a) As on 1.10.1992 there were 15153 retail 
outlets all over the country. State-wise 
breakup is given in the enclosed statement.

(b) Ratio of consumption of petrol and 
diesel differs from place to place depending 
upon various factors such as locations, rural 
areas, urban area, seasons, etc.

(c) Retail outlets are opened at different 
locations as per Volume Distance norms of 
the Oil Industry. 138 retail outlets were 
commissioned during the period.

Statement 

Statewise or Dealerships as on 1.10.1992

Written Answers 1022

Andhra Pradesh

Arunachal Pradesh

Assam

Bihar

Goa

1195

26

324

915

65

Gujarat 967

Haryana 492

Himachal Pradesh 77

Jammu & Kashmir 115

Karnataka 925

Kerala 700

Madhya Pradesh 870

Maharashtra 1531

Manipur 28

Meghala/a 49

Mizoram 13

Magaiand 26

Orissa 331

Punjab 945

Rajasthan 896

Sikkim • 10

Tamil Nadu
r

1409

Tripura 29

Uttar Pradesh 1910

West Bengal 1006

Andaman & Nicobar 3

Chandigarh 21

Dadra & Nagar Haveli 3

Delhi 241

Daman & Diu 4

Lakshadweep 0

Pondicherry 27

Total 15153
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5329. SHRI R A JN A TH  SO NKAR  
SHASTRI; Will the Minister of HEALTH AND 
FAMILY W ELFARE be pleased to state:

(a ) whether several registered/ 
unregistered nursing homes in Delhi are 
violating the provisions of the Delhi Nursing 
Home Registration Act;

(b) whether any enquiry has been made 
into the working of these nursing homes by 
the Govemment;

(c) if so. the outcome thereof;

(d) whether there is any proposal to 
amend the Act and the Rules made thereun
der to ensure proper working of these nurs
ing homes; and

(e) the number of nursing homes against 
whom action has been taken for various 
violations during the last three years?

TH E  MINISTER O F HEALTH AND 
FA M ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) to (c). The Delhi 
Administration have reported that over 150 
Nursing Homes require major alteration and 
improvement whereas other require minor 
structural changes as required under the 
Nursing Home Act. The Nursing Homes 
which are unfit for registration have been 
asked to upgrade the level of the services.

(d) Delhi Administration have proposed 
to introduce certain amendments to Delhi 
Nursing Homes Registration Act. which 
interalia envisage provisions for speedier 
trial of cases, increase in levy of fine to deal 
with cases of defaulting nursing homes. The 
Rules were amended in May. 1992.

(e) During the last 3 years, action have 
been taken against 4 Nursing Homes for not 
observing the provisions of the Nursing

Use of fake LPG Cylinders in Assam

5330. SHRI PROBIN DEKA; Will the 
Minister of PETROLEUM  AND NATURAL 
GAS be pleased to state:

(a) whether the Government are aware 
that LPG cylinders used in Assam are of 
substandard quality and as a result thereof 
a number of serious fire accidents took 
place;

(b) if so. the number of fake cylinders 
seized in the State during the last two years; 
and

(c) the action taken by the Government 
to check such malpractices?

TH E MINISTER OF S TA TE  OF THE 
MINISTRY OF PETROLEUM  AND NATU
RAL G A S  (C A P . S A TIS H  KUM AR 
SHARMA): (a) and (b). According to M/s. 
Indian Oil Corporation, no such cases have 
been reported. However, recently the State 
Govemment of Assam have seized 100 
cylinders unauthorisedly being carried in a 
truck. Whether they are genuine cylinders or 
not can be ascertained only after the inves
tigation is over.

(c) Field Officers of the Oil Company 
keep a watch on the circulation of fake LPG 
cylinders in the system. Raids are con
ducted on suspected premises. Whenever 
such cylinders are detected by the Oil Mar
keting Companies, they are immediately 
destroyed. When such cylinders are de
tected from the LPG agencies/transporters, 
they are issued caution/warning letters and 
a penalty of Rs. 1500/- per fake cylinder is 
levied.

IMining Piang of A.P.

5331. P R O F U M M A R ED D Y 
VENKATESWARLU: Will the Minister of
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MINES be pleased to state:

Year Registration Placement
(a) the details of the Mining Plans of the

Government of Andhra Pradesh pending 1990 4750 339
with the Indian Bureau of Mines for ap
proval; and 1991 2748 293

(b) the time by which these are likely to 1992 1360 127
t>e approved? (Jan to June)

TH E MINISTER OF STA TE  O F THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b). No Mining Plan 
of Government of Andhra Pradesh is pend
ing with Indian Bureau of Mines (IBM), 
Hyderabad for disposal. However 21 Mining 
Plans submitted by other mine owners are 
pending disposal for a period of less than 90 
days as on 31.3.93 Indian Bureau of Mines 
always endeavours to dispose of such Min
ing Plans expeditiously.

(Translation]

Unemployment Handicapped in 
Madhya Pradesh

5332. SHRI SURAJBHANU SOLANKI: 
Will the Minister of WELFARE be pleased to 
state;

(a) the number of the handicapped 
persons registered with the various employ
ment exchanges in Madhya Pradesh during 
the last two years; and

(b) the number of such persons pro
vided employment in the state duhng this 
period?

TH E MINISTER O F WELFARE (SHRI 
SIT ARAM KESRI): (a) and (b). The number 
of the handicapped persons registered with 
various employment exchanges and pro
vided employment in Madhya Pradesh dur
ing the last two years is as follows

iEnglish]

infiltration from Bangladesh

5333. SHRI B.L. SHARMA PREM: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) whether the Govemment have used 
concertina wire on the Indo-Bangladesh 
border for the purpose of preventing illegal 
infiltration from Bangladesh;

(b) if so, whether this has proved to t>e 
an effective check against infiltration;

(c) whether a single infiltrator or a small 
group of two/three of them is capable of 
removing the obstruction;

(d) whether instances of removal of 
concertina wire obstruction have t>een ob
served by the Border Security Force in the 
recent past; and

(e) if so, the details thereof?

TH E MINISTER OF. S TA TE  IN TH E 
MINISTRY OF HbM E AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). Yes. Sk.

(c) to (e). No instance of removal of 
concertine wire obstruction has come to 
notice so far.

Mineral based Industries in Rajasthan

5334. SHRI G IR D H A R I LAL 
BHARGAVA: Will the Minister of MINES be
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(a) whether Rajasthan is a leading State 
in respect of minerals;

(b) if so, the minerals available in the 
State;

(c) whetherthe numberof mineral based 
industries are few in the State;

(d) whether the Government propose 
to give priority for setting up mineral based 
industries for exploiting the minerals in the 
State; and

(e) if so, the locations identified for the 
purpose?

TH E  MINISTER OF STA TE  OF TH E 
MINISTRY O F MINES (SHRI BALRAM 
SINGH YADAV): (a) Yes Sir.

(b) The important minerals produced in 
the State are Asbestos. Ball clay. Barytes. 
Bentonite, Calcite. Copper Ore, Dolomite, 
Felspar, Fluorspar, Abrasive & Gem Gar
net. Granite, Gypsum. Kaolin, Lead and 
Zinc Ores. Limestone. Marble, Mica. Phos
phorite, Pyrophy llite. Quartz. Silica Sand, 
Steatite. Wollastonite and Wolframite.

(c) to (e). The mineral resources of the 
State are being exploited by a number of 
private enterpreneours and five public sec
tor undertakings i.e. M/s Hindustan copper 
Ltd., Hindustan Zinc Ltd?, Fertilizer Corpora
tion of India, Pyrite phosphate & Chemical 
Ltd., Rajasthan State Mines & Minerals Ltd., 
and Rajasthan State Mineral Development 
Corporation Limited. Besides, nine major 
cement plants are already under operation 
in the State alongwith several mini and tiny 
cement plants. Limestone reserves in parts 
of Pali. Jaiselmer, Ajmer, Chittorgarh and 
Sirohi districts can support a few additional 
cement plants in the State.

5335. SHRI R A JEN D R A  KUM AR 
SHARMA; Will the Minister of STEE L be 
pleased to state:

(a) the target fixed for import of various 
types of steel during 1993-94, and

(b) the target fixed for production of 
Ingot and Saleable steel during 1993-94?

TH E  MINISTER OF S TA TE  O F TH E 
MINISTRY O F STEEL (SHRI SO NTOSH 
MOHAN DEV): (a) Import of steel is freely 
allowed and no target is fixed for import of 
various types of steel. However, the aver
age annual steel imports during the five 
years ending March 1992 has been about 
1.45 million tonnes.

(b) The Main Producers of steel, viz; 
Steel Authority of India Limited (SAIL) in
cluding Indian Iron and Steel Company Lim
ited (IISCO). Tata Iron and Steel Company 
(TISCO) and Rashtriya Ispat Nigam Limited 
(RINL) are expected to produce about 15.4 
million tonnes- of Ingot (Crude) Steel and 
about 13.1 million tonnes of Saleable Steel 
during 1993-94.

Scholarships to Children of Unclean 
Occupations

5336. DR. KARTIKESWAR PATRA: Will 
the Minister of WELFARE be pleased to 
state:

(a) the amount allocated and numberof 
students awarded pre-matric scholarship 
under Centrally sponsored scheme for the 
children of those engaged in unclean occu
pation during each of the last three years. 
State/Union Territory-wise; and

(b) the norms and process for 
indentification for awarding scholarships?



TH E  MINISTER O F W ELFARE (SHRI 
SIT ARAM KESRI): (a) State wise alloca
tions are not made. Central Assistance is 
released to State GovemmentsAJ.T. Ad
ministrations on the basis of the proposals 
received from them. Statements I and II 
showing Statewise position of the Central 
Assistance released and the number of 
awards given during last three years are

1029 Written Answers CHAITRA 29, 1915 (SAKA) 
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(b) The Scheme is being implemented 
by State Governments. Scholarship under 
this scheme is admissible to the children of 
Indian Nationals who irrespective of their 
religion are actively engaged in scavanging 
of dry laterines and other unclean occupa
tions.
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Excavation of Granite
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[Translation]
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Traffic Arrangements in Cannaught 

Place

5337. SHRI GAYA PRASID KORI: Will 
the Minister of MINES be pleased to state;

(a) the total quantity of granite exca
vated in the country during each of the last 
three years;

(b) the quantity out of it exported during 
this period;

(c) whetherthe Government have taken 
any steps to check illegal excavation of 
granite and pollution due to it; and

(d) if so. the details thereof?

TH E MINISTER OF S TA TE  OF THE 
M INISTRY O F MINES (SHRI BALRAM 
SINGH YADAV); (a) and (b). The reported 
figures of production and Export of Granite 
during 1988-89. 1989-90 and 1990-91 are 
given below;

Year Production Export

1988-89 16,86,000 5,43.200

1989-90 13,63,000 5,44,000

1990-91 15.89,000 7,32,600

(c) and (d). Action for checking illegal 
mining is taken under the relevant provi
sions of the Mines and Minerals (Regulation 
and Development) Act, 1957 by the con
cerned State Governments. Pollution in 
mining operations depends on whether the 
operations are carried out in a scientific way 
or not. Regulatory provisions for ensuring 
the same are contained in the various laws 
and rules farmed for environmental protec
tion and pollution control.

5338. SHRI MADAN LAL KHURANA; 
Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether the traders of Cannaught^ 
Place, New Delhi have protested against the 
traffic arrangements chalked out by Delhi 
Police for this area;

(b) if so, whether complaints have been 
lodged by the traders; and

(c) the action being taken by the Gov
ernment for finding a solution of the com
plaints?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAV AN); (a) The Delhi Police 
have reported that no complaint has been 
received from the traders of Connaught 
Place in connection with the traffic circula
tion in Connaught Place area during the last 
three months.

(b) Does not arise.

(c) In June, 1991, a new traffic pattem 
evolved by Central Road Research Institute 
was adopted in Connaught Place by Delhi 
Traffic Police on experimental basis in col
laboration with NDMC. The new traffic circu
lation was aimed specifically at demotivating 
through traffic as was not destined for 
Cannaught Place by making it a little cum
bersome for them to reach the inner circle.

As a follow up on the eariier circulation 
pattem. the complex within the inner the 
middle circle were totally decongested. Fol
lowing representations from the traders, a 
committee was set up which felt that traffic 
in the middle circle could be allowed to 
continue to move unhindered for the time 
being excepting at'two points between blocks
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A & B and blocks D 4 E where the traffic 
conflict of the radials on the middle circle is 
with the incoming traffic, where the 
channelisers should continue to operate. 
The channelisers introduced in the other 
three intersections were as such removed 
by the traffic police. There has t>een no 
resistance from any quarter to this pattern.

Academy of Ayurveda

5340. DR. LA X M IN AR A YA N  
PANDEYA:

DR. AMRIT LAL KALIDAS 
PATEL:

Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state:

[English]

Civic action Programmes in Jammu 
and Kashmir

(a) whether there is any proposal to set 
up an Academy for Ayurveda;

(b) if so, the details thereof; and

5339. SHRI SUDHIR SAWANT;
SHRI A N A N D  R A TN A  

MAURYA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether civic action programmes 
have been launched by the security forces 
in Jammu and Kashmir;

(b) if so, the details thereof; and

(c) the success achieved in this regard 
so far?

TH E MINISTER OF STA TE  IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) Yes, Sir.

(b) and (c). The Civic action programmes 
launched by the Security Forces include 
organisation of medical camps, assistance 
in execution of local works for repair and 
construction of school and other buildings, 
improvement of roads, hygenic and sanitary 
conditions, and water supply, provision of 
rations to the needy people in far flung 
areas, assistance during natural calamities, 
etc. These measures have been appreci
ated by the people and have also contrib
uted in eaming their goodwill by the Security 
Forces.

(c) the time by which it is likely to be set
up?

TH E  MINISTER OF HEALTH AND 
FAM ILY W E L F A R E  (SH R I B. 
SHANKARANAND ): (a) to (c). The Govt, 
have already established the Rashtriya 
Ayurveda Vidyapeeth. an academy of 
Ayurveda at National Level. The Vidyapeeth 
was Registered under the Societies 
Registeration Act, 1860 in 1968 at Delhi.

[ Translation]

Peripheral Development of Bhilai Steel 
Plant

5341. SHRI S H IV R A J SINGH 
CHAUHAN: Will the Minister of STEEL be 
pleased to state:

(a) the amount allocated for peripheral 
development by Bhilai Steel Plant during 
each of the last three years; and

(b) the amount spent out of the above 
allocation by this plant during the said pe
riod?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV); (a) and (b). According to 
Steel Authority of India Limited, the amount



allocated for peripheral development during the peiod from 1990-91 to 1992-93 is
and the amount spent out of this allocation as under:

1047 Written Answers APRIL 19, 1993 Written Answers ^048

(Rs. in lakhs)

Year
*

Amount allocated Amount spent

1990-91 14.94 10.31

1991-92 25.00 16.44

1992-93 25.00 23.80 (prov.)

[English]

Socio-Economic and Welfare IMeasures 
by ONG C in Gujarat

5342. DR. AMRIT LAL KALIDAS 
PATEL: Will the Minister of PETROLEUM  
AND NATURAL GAS be pleased to state:

(a) the details of socio-economic and 
welfare measures undertaken by the Oil and 
Natural Gas Commission (O N G C ) in 
Mehsana and Baroda in Gujarat State which 
are affected by the oil exploration;

(b) whether ONG C has taken up any 
development plans for these areas:

(c) if not. the reasons therefor; and

(d) the steps taken or proposed to be 
taken in this regard so far by the Govern
ment?

TH E  MINISTER OF S TA TE  OF TH E 
MINISTRY O F PETROLEUM  AND NATU
RAL G A S  (C A P . S A TIS H  KUM AR 
SHARMA): (a) to (d). The main objective of 
ONG C is to explore for and exploit reserves 
of crude oil and natural gas. Accordingly, 
their major efforts in the Mehsana and Baroda 
districts in Gujarat are direct^ towards 
exploration and production of hydrocarbons. 
Incklentally they undertake certain sock>-

economic welfare measures such as pa
tronage of cultural activities, sports, im
provement of civic facilities such as roads, 
water supply, educational facilities etc. in 
the areas where they operate and this they 
have done in Mehsana and Baroda districts 
also.

[Translation]

Allowance to Para-Military Person
nel in North -East

5343. SHRIANAND RATNA MAURYA: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Government propose 
to grant additional allowance to the para
military personnel deputed in the North- 
Eastern States; and

(b) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E 
MINISTRY O F HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) No, Sir.

(b) Does not arise.

[English]

Extraction of Chrcme

5344. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of STEEL be pleased to 
state;



(a) whether there is a need to devise an 
appropriate and cost effective mining tech
nique for extraction of chrome from deeper 
level in Sul<inde valley in Orissa State to 
achieve production level of one million tones 
of chrome 6re per annum; and

(b) if so. the steps taken/proposed to be 
taken by the Government in this regard?

THE MINISTER OF STA TE  OF TH E 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV); (a) and (b). Then production 
of chrome ore from Sukinda valley is pres
ently estimated at around 0.9 rhillion tones. 
The question of adopting appropriate and 
cost effective mining techniques for extrac
tion of chrome ore from deeper level from 
Sukinda valley would arise with growth in 
demand and prospects of economic viability 
(or such operations.
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Blood Banks

5345. SHRI M. KRISHNASWAMY: Will 
the Minister of HEALTH AND FAMILY WEL-

(a) whether the Govemment of Taniil 
Nadu has submitted a proposal for modern
ization of Blood Banks in the State;

(b) if so, the details thereof;

(c) the decision of the Union Govern
ment thereon; and

(d) the assistance proposed to be given 
to the State Government in this regard

THE MINISTER OF HEALTH AND FAM- 
ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) Yes, Sir.

(b) to (d). There are 81 Blood banks in 
Public Sector in Tamil Nadu. While during 
1989-90. Govemment of India has rendered 
financial assistance for the modernisation of 
20 Blood banks, the remaining 61 are pro
posed to be modemised during the 8th plan 
period. For strengthening these Blood Banks, 
the following assistance, per blood bank, is 
envisaged;-
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FARE be pleased to state:

Non-recurring 
(one time)
Rs. lakhs

Recurring 
(peryr)  
Rs. laktis

7 larger Blood 
Banks 3.19 2.42

54 Dist. level Blood
Banks 1.25 1.67

I Translation]

Tungsten Reserves in Vidarbha

5346. SHRI T E J  SIN G H  RAO 
BHONSLE: Will the Minister of MINES be 
pleased to state;

(a) whether the Geological Survey of

India has conducted any survey in Vidarbha 
to locate tungsten reserves; and

(b) if so, the details and out come 
thereof?

THE MINISTER OF STATE OF TH E 
MINISTRY OF MINES (SHRI BALARAM 
SINGH YADAV): (a) Yes. Sir.
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(b) The Geological Survey of India (GSI) 

has conducted preliminary/regional explo
ration for the assessment of tungsten ore 
reserves at Khbobana, Kuhi, Agargaon. 
Bhaori and Ranbori areas in the Vidaibha * 
region of Maharashtra and estimated a total 
reserve of 19.98 million tonnes with grade 
varying from 0.04 to 0.27% W.

[English]

Gas Processing Capacity

5347. DR. P R. GANGW AY:
SHRIMATI D.K. BHANDARI:

Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to state:

(a) the gas processing capacity at on
shore and off-shore respectively; and

(b) the details of projects being taken by 
Govemment to increase the gas processing 
capacity in near further?

TH E  MINISTER O F S TA TE  O F TH E 
MINISTRY O F PETROLEUM  AN NATU
RAL G A S  (C A P T . S A TIS H  KUM AR 
SHARHA): (a) and (b). While gas process
ing capacity in the country is by and large 
adequate to meet the present off-tal<e, sev
eral projects are being implemented to raise 
this capacity to handle the higher availability 
of natural gets estimated in future in order to 
meet supplies to consumers to whom this 
gas has been committed.

[Translation]

Cardiophi.>ns

5348. SHRI YASHW ANTRAO PATIL: 
Will the Minister of HEALTH AND FAMILY 
W ELFARE be pleased to state:

(a) the Govemment hospitals equipped 
with the facility of treatment by Cardiophon;
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(b) whether the Govemment propose 

to provide this facility in important hospital in 
future:

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

TH E  MINISTER O F HEALTH AND 
FA M ILY W E L F A R E  (SH R I B. 
SHANKARANAND); (a) The ICMR has re
ported that no Cardiophonse facility is avail
able in any Govemment hospital in India.

(b) to (d). There is no such proposal at 
present

[English]

Dispute Between ship Crew and Officer 
on Board

5349. DR. R A JA G O P A LA N  
SRIDHARAN: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether there was any dispute be
tween crew and some of the offices on 
tx>ard the Vessel MV Nangohry during a 
voyaga Ex-Madras on January 1. 1993;

(b) if so, the details thereof:

(c) whether any inquiry has been con
ducted in this regard;

(d) if so. the outcome thereof; and

(e) the action tai<en against the persons 
found quality ?

TH E  MINISTER OF HOME AFFAIRS 
(SHRI S B. CHAVAN): (a) Yes Sir.

(b) The Master of the Vessel found one 
of the crew members in the area reserved 

for passengers and ordered him to lave that 
area. A number of other crew members got
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agitated on this and allegedly pushed and 
jostled the Purser.

(c) The Shipping Master, Port Bleir con
ducted an equerry. It was however decided 
to hand over the enqyiry to POMMD Madras 
which is a statutory authority under the D.G. 
Shipping.

(d) The report of the inquiry has not yet 
been received by the A & N Administration 
from D.G. Shipping.

(e) As a stop gap arrangement, pending 
receipt of the report of enquiry from D.G. 
Shipping, it was agreed in the meeting held 
between POMMD Madras and the Union 
that four of the crew members should be 
signed off and two crew members dis
charged.

[Translation]

Use of Fake Gas Cylinders in Uttar 
Pradesh

5350. SHRI RAM BAD>^N; Will the Min
ister of PETROLEUM  AND NATURAL GAS 
be pleased to state:

(a) Whether the Government are aware 
of the use of fake gas cylinders in large scale 
in Uttar Pradesh;

(b) if so, the number of such cylinders 
seized during the last siz months; and

(c) the action being taken by the Gov
ernment to check such malpractice’s?

\

TH E  MINISTER OF STA TE  O F TH E 
W NISTRY O F PETROLEUM  AND NATU
RAL GAS (CAPTAIN  SATISH KUMAR 
SHARMA): (a) There have been reports of 
fake LPG cylinders seized in Uttar Pradesh.

(b) The information is being collected

<c) Field Offices of the Oil Companies 
keep a watch on the cirucluation of spurious 
cylinders in the system. Raids are con
ducted on suspected premises. Whenever 
spurious cylinders are detected by the Oil 
Marketing Companies, they are immedi
ately destroyed. When such cylinders are 
detected from the LPG agencies/transports, 
tfiey are issued caution/ warring letter and 
a penalty of Rs. 1500/- per spurious cylin
ders is levied.

Capsule Mixed with Today

5351. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of WELFAE be 
pleased to state;

(a) whether some instance of prepara
tion of today mixed with intoxicated cap
sules have come to the notice in Delhi;

(b) if so, the details thereof;

(c) whether any inquiry has also been 
made by the Govemment in this regard;

(d> the outome thereof; and

(e) the steps taken/proposd to be taken 
to check the manufacture and sale of such 
toddy in Delhi?
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and will be laid on the fable of the House.

TH E MINISTER OF WELFARE (SHRI 
SITARAM KESRI ): (a) N o. Sir.

(b) Does not arise

(c) No, Sir.

(d) Does not arise

(e) Prohibition is a state subject and 
Central Guidelines cover all such crses for 
implementation.
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Family Welfare Funds to Maharshtra

5352. SHRI PRAKASH V. PATIL: Will 
the Ministerof HEALTH AND FAMILY W EL
FARE be pleased to state:

(a) whether the Government have 
relesed all the funds allocated under Cen
trally sponsored Family Welfare programmes 
to Maharashtra during 1992-93;

(b) if not, the reasons therefor; and

(c) the steps being taken to release the 
balance amount?

TH E  MINISTER OF HEALTH AND 
FA M ILY W E L F A R E  (SH R I B. 
SHANKARANAND) (a) Yes. Sir.

(b) and (c). Do not arise.

Repatriation from Sri Lanka

5353. SHRI D. PANDIAN: Will the
Minister of HOME AFFARIS be pleased to 
state:

(a) the nnumber of Tamil speaking fami
lies repatriated from Sri Lenka during 1992;

(b) the number of them rehabilitated so 
far; and

(c) for how long the Govemment pro
pose to accept repatraiation from Sri Lanka?

TH E  MINISTER O F STA TE  IN TH E M 
INISTRYOFHOM E AFAIRS(SHRI RAJESH 
PILOT): (a) 43 Srilinka reparitate families 
arrived in India during the year 1992.

(b) During the year 1992. all the 434 
repatriate families were provided with reha
bilitation assistance.

(c) There is no prescribed time-frame.-

[Translation]

Deposits of Metals and Minerals in 
Madhya Pradesh

5354. SHRI M AHEN DRA KUMAR 
SINGH THAKUR: Will the Ministerof MINES 
be pleased to state:

(a) whether the Geological Survey of 
India has conducted any survey for explora
tion of metals and mnerals in Madhya 
Pradesh during the last three years;

(b) if so, the estimated quantity of each 
metal and mineral explored during this pe
riod: and

(c) the amount incurred thereon?

THE MINISTER O F S TA TE  O F THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGHYADAV): (a) and (b). As a result of 
survey and exploration carried out by the 
Geological Survey of India (GSI) in Madhya 
Pradesh during the last three years, follow
ing mneral resoruces/reserves have been 
established:-

(i) 92 million tonnes of low silica dok>mite 
in Lohani area. Chattarpur anmd Sagar 
distts.

(ii) 0.85 million tonnes of zinc ore with 
6.48% Zn in Kherli Bazar area, BetuI 
distt.

(iii) 0.45 million tonnes of diamondiferous 
conglomerate with 27.91 carat/100 to 
diamond incidence at Itwa and 0.27 
million tonnes of diamondiferous corr- 
glomerate with 23.00 carat /100 to dia
mond incidence in hatupur ‘A’ bk>ck in 
Panna diamond bot.

(iv) 0.4 million tonnes of gold ore with 1.3 g/
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t gold in pandripani ara, Raiugarh distt. received;
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(v) 1206 milion tonnes of gluconite sand
stone with 4.90% K20 in Pindri area.
Saytna distt.

(c) A total of about Rs. 5. 55 crores has 
been incurred on exploration of minerals in 
Madhya Pradesh during the last three years.

Patient-Doctor Ratio

5355. DR. K.D. JESWANI: Will the 
Minister of H E A L TH  AND FAM ILY 
WELFAARE be pleased to state:

(a) the present patinet-doctor ratio in 
urt>an and rural areas; and

(b) the frash incentives proposed to be 
provded to the doctors who are willing to 
sen/e in rual areas?

TH E  MINISTER OF HEALTH AND 
FAM ILY W E L F A R E  (SH R I B.
SHANKARANAND): (a) The doctor popula
tion ratio for the country'*as a whole is 
reported to be 12312. Separate information 
for urabn and rural areas is not available

(b) The incenntivies in this regard are 
being proivded by the State Governments.

Asbelstod Reseves in Bastar Region

5356. SHRI C H A N D U L A L
CHANDRAKAR; Will the Minister of MINES 
be pleased to state:

!(a) whether reserves of asbestos have 
been found in the Bastar region of Madhya 

, Pradesh;

(b) if so. the estimated quantity of as
bestos found there;

(c) the numt>er of applications for li
cence to extract asbestos from Bastrar Mines

(d) the name of the licencing authorty 
for this purpose; and

(e) the action taken by the authority in 
this regard?

THE MINISTER OF STA TE  OF THE 
ICllNISTRYOFMINES(SHR1BALRAMSING 
YADAV)(a) No. Sir.

(b) and (c). Does not arise.

(d) Directorate of Mining and Geology. 
Govemment of Madhya Pradesh is the li
censing authority for the purpose of granting 
prospecting licence/mining lease.

(e) Does not arise 

Gastroentristssi in Orissa

5357. SHRI ANADICHARAN DAS: Will 
the Minister of HEALTH AND FAMILY 
WLEFARE be pleased to state:

(a) whether a large number of people 
are suffering from Gastroetntristis in Orissa 
due to polluted water, air and pravailling 
drought situation;

(b) if so, the num ber of people found 
suffeing from Gastroentists in Oissa in last 
three years;

(c) whether the Union Govembment 
propose to provide assistance to Orissa to 
checit the spread of Gastroentristis; and

(d) if so. the details thereof?

TH E MINISTER OF HEALTH AND 
FAM ILY W E LF A R E  (SHI B. 
SHANKARANAND): (a) and (b). A number 
of Gastroenteritis cases do take pice every 
year in Orissa due to polluted water. The 
number of such cases repored by the State
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Health Authorites to the National Institute of 
Communicable Diseases, Delhi during the 
last three years ending Decemt)er, 92 Is 
40,164.

(c) and (d). A project Proposal for con
trol of such diseases in the tribal District of 
Koraput was received from the Gowemment 
of Osissa. On examination of ttte same, the 
State Govt, have t>een advised to suitably 
recast the proposal.

Upgradation of Nursing Scfiool at 
LNJP Hospital

5358. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of HEALTH AND FAMILY 
W ELFARE be pleased to state:

(a) wfiether the Government have up
graded ttie SclKK)! of Nursing at the Lok 
Nayak Jai Prakash Narain Hospital In Delfti 
to the level of a college;

(b) if so, the details thereof; and

(c) if not, tfw reasons tfierafbr?

TH E  MINISTER O F  HEALTH AND 
FA M ILY  W L E F A R E  <SHRI B. 
SHANKARANAND): (a) to (c). Yes. Sir. The 
School of Nursing at the LN JP  Hospital has 
beenm upgraded into a College of Nursing 
this year. The flret batch of 25 students will 
be admitted from the academic sessk>n 
commencing in July, 1993.

[Translation]

Oil Projecta/Schemee of Bihar

5359. SHRI CHHEDI PASWAN: WHI 
the Minister of PETROLEUM  AND NATU
RAL G AS be pleased to state:

(a) the details of various oil projets/ 
schemes of Bihar pending forlippioval wtth

the Unkm Government;

(b) the reasons for dealy to accord 
approval; and

(c) tfie time by which these are likely to 
be approved?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F PETROLEUM  AND NATU
RAL G A S  (C A P T . S A T IS H  KUM AR 
SHARMA): (a) to (c). There are two proejct 
proposals of the Indian Oil Corporatkm in 
respect of the State of Bihar, namely;

(i) Laying of new crude pipleine from 
HakJia port to Barauni; artd

(ii) Setting up of a Catalytic Reformer at 
Barauni Refinery. These proposals are at 
different stages of processing.

[English]

Exploraton of Gold

5360. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of MINES be pleased to 
state:

(a) wfiether the Mineral Exploration 
Corporatkm of India has conducted any 
exptoiation of find out goM in tfte Maruda 
HHIs of Nilambur in Kerala; and

(b) if so. the details thereof?

TH E  MINISTER O F S TA TE  O F THE 
MINISTRY O F  MINES (SHRI B ALR AM  
S I I^ H  YADAV): (a) Yes. Sir

(b) Mineral Exploratkm Corporatkxi L.td. 
(MECL) is currently carrying out exptoration 
wortt for gold in Maruda block of N ila m b u r  

district in Kerala. Results can be e v a lu a te d  

after completkm of the work.
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Foreign Investment in iUlining Sector Transfer of Dental Surgeons

5361. SHRI H A R ISH  N A R YA N  
PRABHU ZANTYE: Will the Minister of
MINES be pleased to state:

(a) the details of proposals received 
from foreign investors for investment in 
mining sector during the Eighth plan period; 
and

(b) the decision taken thereon ?

TH E MINISTER OF S TA TE  O F TH E 
MINISTRY OF MINES (SHRI BALRAM SING 
YADAV): (a) and (b). Whils so^Tie foreign 
companies have indicated th-^r interest in 
exploration and mining of minerals in India, 
no specific proposal is presently under con
sideration.-

5362. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to, the reply 
given on 8th Decem ber, 1992 to Unstarred 
Question No. 2325 regarding transfer of 
Dental Surgeons and state;

(a) whether the requisite information 
has since been collected; and

(b) if so, part-wise details tITereof?

TH E  MINISTER O F HEALTH AND 
FAM ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) Yes, Sir.

(b) The details are given in enclosed 
statement.

STATEM EN T

(a) Whether the dental surgeons working

in various Central Goveipment Hospitals of 
Delhi are liable to be transferred fronm 
one honspital to another;

(b) If so, the number of dentail 
surgeons who have been trasnferred 
during the last three years;

(c) If not, whether the Govemnient 
proposes to tranfer such dental 
sugeons who are staying in their 
hospitals for more than five years; 
and .

(d) If so. the details thereof?

(a) Yes Sir.

(b) to (d) . Transfer
ordrs inrespect of
two dental surgeons were

issued on 5.8.92. 
implemtatk>n of the 
orders has been postponed 
the request of one of 
the officers on grounds

of ill health.

Inventory Control in Onge

5363. MAJ. GEN.(RETD). BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
p e t r o l e u m  a n d  NATURAL GAS be

pleased to state:

(a) whether there have been serious 
lapses with regard to holding of inventory 
control, procurement of non-moving items.
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disposal of surplus items and excess pur
chase stores inspire of computerisation in 
ONG C;

(b) if so, thie action taken by the Govern
ment against the persons responsible for 
these lapses; and

(c) if no action hqs been taken, the 
reasons therefor?

TH E  MINISTER OF S TA TE  OF TH E 
MINISTRY O F PETROLEUM  AND N ATU
RAL G A S  (C A P T .S A T IS H  KUM AR 
SHARMA): (a) C&AG in its Report (NO. 18 
Union Govemrnent-Commercial) of 1991 
on Inventory Control in ONG C has ap
pointed out such lases.

(b) and (c). ONG C has issued instruc
tions to their respective Regional Business 
Centers to take action against the defaulting 
officers.

Commission on Communal Riots

5364. SHRI RAM NAIK: Will the Minis
ter of HOME AFFAIRS be pleased to state:

(a) the reiiiint features of the recom
mendations made by Justices paghubar 
Dayal Commission to control the communal 
riots;

(b) whether the Government have ac
cepted those recommendations and issued 
instructions to the State Government to 
follow them; and

(c) if so. whether the Government of 
Maharashtra and Gujarat have acted as per 
the Union Government instructions?

TH E  MINISTER OF HOME AFFAIRS 
(SHRI S.D. CHAVAN): (a) A statement indi
cating some of the recommendations made 
by the Commissions on disturbances which 
tock place in Ranchrtie is placed on the

(b) The recommendations made by the 
Commission had been sent to all States/ 
UTs for taking appropriate action.

(c) Government of Gujarat and 
Maharshtra had exmained the 
recommedations and issued in sntructions 
to the concerned offices for taking action.-

STATEIWIENT

Important recommendations made by 
the Commission

(i) Whenever' any agitation in the State is
likely to lead to communal disaffection 
and trouble, the State Government 
SiVould not only warn the District magis
trates and the Superintendents of Po
lice to be alert but should itself take 
steps to settle the matter leading to the 
agitation. The Ministers constituting the 
Government should not speak with dif
ferent voices.

•*
(ii) Posting of District magistrates and Su

perintendents of Police to various sta
tions should be according to the impor
tance of the places and the compara
tive experience of the officers.

(iii) firm legal action should be taken against
persons acting in a manner likely to 
create will hatred, etc. between the 
communities. Such cases once sent to 
court should not be withdrawn for politi
cal reasons.

(iv) Augmentation of the State Police and 
the Central Reserve Police may reduce 
the possibility of calling on the military.

(v) The District Magistrates and the Super
intendents of Police and their subordi
nate staff should be fully conversant 
with the emergency scheme, of which
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(vl) To enforce the emergency scheme, the 
resen/e police and the magistrates at 
the disposal of the District Magistrates 
and the Superintendents of Police 
should be adequate

(vii) There should be no hesitation in arrest
ing goudrs even on the mere possibility 
of a disturbance.

(viii) All measures of preventive action should 
be taken on the mere possibility of a 
commurwl disturbance.

(ix) The static pickets should also be so 
located and utilised in the troubles ar
eas to be really able to control that area.

(x) proper arrangements for the enforce
ment of Section 144 Cr.P.C. orders and 
curfew must be invariably made.

(xi) Walkie talkie sets should be provided to 
the police parties so that immediate 
information from places where trouble 
has taken place can be communicated 
to the control room.

[ Translation]

Indo-Spain Agreement on Transfer/ 
Social Rehabilitation of Sentenced 

Persons

5365. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the salient features of the recently 
signed Indo-Spain Treaty/Agreement on 
transfer/social rehabilitation of sentenced 
persons; and
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rehearsal should be held occasionally.
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THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b). No agreement 
has been signed between India and Spain 
on the transfer of sentenced persons. How
ever, during the recent visit of the Spainsh 
Prime Minister to India in February 1993, an 
agreed text of an agreement for the ex
change of sentenced persons was indirlised. 
Further action is being taken by the Ministry 
of External Affairs in consultation with the 
Ministry of Home Affairs.

[English]

Sale of Lottery Tickets in Union 
Territories

5366. SHRI K.H. MUNIYAPPA:
SHRI C .P.

MUDALAGIRIYAPPA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Govemment have any 
proposal to ban the sale of lottery tickets in 
the Union Territories; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) No. Sir, there is no 
proposal at present to ban the sale of lottery 
tickets in the Union Territories

(b) Does not arise

Payment of Property Tax by Private 
School

it?
(b) the steps being taken to implement

n  SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) whether several private schools is 
Delhi are not paying property tax regularly;
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(b) if so, the details thereof; and

(c) the action taken or proposed to be 
taken to recover property tax from those 
schools?

TH E  MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN):(a) to (c).The Munici
pal Corporation of Delhi has reported that 
proerty tax is being levied on all the private 
schools in the M.C.D. area. However, the 
schools were claiming exemption from pay
ment of general tax. The matter of exemp
tion has now been decided by the Supreme 
Court in the case of Safdarjung Enclave 
Education Society Vs. MCD and all the 
exemption cases are being dealt with in 
accordance with this decision of the Su
preme Court.

Death of Kids

536S. SHRI G EO R G E FERNADES: Will 
the Minister of HEALTH AND FAMILY W EL
FARE be pleased to state:

(a) whetherGovemment’s attention has 
been drawn to a news item captioned''2.5 
lakh kkls die of diseases every week’ in the 
Indian Express on December 18. 1992;

(b) if so.the reaction of the Government 
thereto; and

(c) the remedial steps taken by the 
Govemment in this regard?

TH E  MINISTER O F HEALTH AND 
FA M ILY  W E L F A R E  (SH R I B. 
SHARNKARAND): (a) According to the State 
of thfe World’s Children report for 1993 by 
UNICEF, an estimated 2.5 lakh children 
under five years died per week in the devel
oping countries in 1991.

(b) and (c). Schemes are being imple
mented to reduce infant and child mortality 
throught inter alia, immunization, oral
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‘ rehydration therapy, prophylaxis of anemia 

and Vitamin A defk;iency. treatment of pneu
monia, promotion of breast feeding and birth 
spacing and strengthening of antental, natal 
and post-natalo care and emergency 
ot>steritc care.

Purchases of Medicines from IDPL

5369. SHRI R A JN A TH  SO N K A R  
SHASTRI; Will the Minister of HEALTH AND 
FAMILY W ELFARE be pleased to state:

(a) whether the hospitals and dispensa
ries under the Unk>n Govemment make 
purchases of medk:ines from Indian Drugs 
and Pharmaceutical Company Limited only 
upto the extent of 10% of their requirement 
and the rest of the medk:ines are brought by 
them from private drug manufacturers; and

(b) if so. the reasons for not purchasing 
the full requirement of tfie drugs from the 
IDPL units?

TH E  MINISTER O F HEALTH AND 
FAM ILY W E L F A R E  (S H R I B. 
SHANKARANAND): (a) and (b). Supplies of 
medteines are to be procured in accordance 
with the General Financial Rules from the 
registered suppliers on the t>asis of competi
tive offers subject to quality standard. Pur
chase preference is given to Pubik: Sector 
Undertakings like IDPL if their offers are 
otherwise competitive.

[Translation]

Supply of Gas in Surat and Baroda

5370. SHRI CHHITUBHAIGAM IT; Will 
the Minister of PETROLEUM  AND N ATU
RAL GAS be pleased to state:

(a) the quantity of gas supplied for 
domestk: and industrial consumption in Surat 
and Board during 1990-91. 1991-92 and
1992-93. year-wise;
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(b) whether the gas supplied to those 

cities was less than requirement; and

(c) if so, the reasons therefor?

TH E  MINISTER O F S TA TE  O F TH E 
MINISTRY O F PETROLEUM  AND NATU
RAL G A S  (C A P T . S A TIS H  KUM AR 
SHARMA): (a) The quantity of gas supplied 
for domestic and industrial consumption, on 
the average was 0.81, 1.08 and 1.21 
MMSCMD in Baroda in the years 1990-91,
1991 -92 and 1992-93 respectively. In Surat, 
it was 0.06, and 0.16 MMSCMD respec
tively in the years 1991-92 and 1992-93.

(b) Gas was supplied according to the 
requirements of the consumers with-in the 
commitments made

(c) Does not arise

[Eng/Zs/?]

Wage Board/Committee for Coal 
Workers.

5371. SHRI SARDIPAR BHAGWAN 
THORAT: Will the Minister of COAL be 
pleased to state;

(a) whether the National Coal Mines 
Workers Unk>n has demanded the setting 
up of a Wage Board/Committee for coal 
workers in the country;

(b) if so, the details thereof;

(c) the reation of the Government 
thereto;

m

(d) the other major demands of coal 
workers pending with the Union Govern
ment; and

(e) the steps t)eing taken to settle the 
demands expeditiously?
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TH E  MINISTER O F STA TE  OF TH E 

MINISTRY O F COAL (SHRI AJIT PANJA):
(a) and (b). Rashtriya Koyla Khadan Mazdoor 
Sangh have not demanded for setting up 
“wage Board/Committee for Coal Workers'. 
However, they have verbally expressed that 
the constitution of the Vth Joint Bipartite 
Committee for the Coal Industry be finalised 
as the National Cpal Wage Agreement - IV 
has come to a close on 30th June, 1991.

(c) Govemment have decided to pemiit 
commencement of wage megotisations in 
Central Public Sector Enterprises and the 
detailed guidelines are being worked out.

(d) and (e). The other major demands 
of coal workers placed by Rashtriya Koyla 
Khadan Mazdoor Sangh and steps to settle 
the demands are as under:-

(i) Payment of DA @ Rs.2/- per point 
(1960 cerise) on Consumer Price Index 
(CPI) from 1.1.1989;

Govemment had directed the Public 
Sector Enterprises to requlate payment of 
D A @Rs.2/- p>er point of increase in CPI 
beyond 800 points from 1.1.89.

(ii) introduction of Pension Scheme

A Committee consisting of representa
tives from both the offk;iai and labour sides 
has been constituted to prepare a scheme.

Birth Centenary of Baba Saheb

5372. SHRI N.J. RATHVA: Will the 
Minister of WELFARE be pleased to state:

(a) the details of the grant sanctioned to 
the various prganisations of Gujarat for 
observing the brith centenary of Dr. dhimrao 
Ambedakar;

(b) whether the Govemment have con
ducted any inquiry about the proper utilisation
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of the said grant; and

(c) if so, the outcome there of and the 
action taken thereon?

TH E  MINISTER O F W ELFARE (SHRI 
SITARAM KESRI): (a) No grant was given to 
any Voluntary Organisation of Gujarat from 
Centenary Celebrations ot Baba Saheb Dr. 
B.R. Ambedkar.

(b) and (c). Question does not arise.

[Translation]

Ban on Anti-Diarrhoeal Preparation

5373. SHRI RAM TA H A L  
CHOUDHARY:

SHRI RAM LAKHAN SINGH 
YADAV:

Will the Minister of HEALTH AND FAM
ILY W ELFARE be pleased to state:

(a) whether the Government have un
dertaken the review of continued marketing 
of all anti-diarrtioeal preparation adminis
tered to children below 6 years of age with 
a view to ban these preparations;

(b) if so. the outcome thereof; and

(c) the action taken by the Govemment 
thereon?

TH E  MINISTER OF HEALTH AND 
FA M ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) to (c). Yes, Sir. 
Such a review has been conducted and it 
has been recommended that certain drugs 
should be withdrawn from being used for 
children under 6 years. These recommen
dations are to be considered by the Drugs 
Technical Advisory Board.
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Bomb Blasts in Bombay and 

Calcutta

5374. SH R IM A TI P R A TIB H A  
DEVISINGH PATIL: 

SHRI R AJNATH SONKAR 
SHASTRI:

SHRI BRIJ B H U S H A N  
SHARAN SINGH; 

SHRIMATI SAROJ DUBEY: 
SHRI DEVI BUX SINGH: 
SHRI RAM BADAN:
DR. R A M ES H  C H A N D  

TOMAR:
SHRI TA R A  C H A N D  

KHANDELWAL:
SHRI HARIN PATHAK:
SHRI RABI RAY:
SHRI MOHAN RAWALE: 
SHRI ANNA JOSHI:

Will the Ministerof HOME AFFAIRS be 
pleased to state:

(a) the number of persons killed and 
injured in the series of bomb blasts which 
occurred in Bombay and Calcutta recently;

(b) the details of compensation paid to 
the affected families/persons;

(c) the places where such blasts oc
curred and the total loss of property suffered 
as a result thereof;

(d) the number of culprits identified and 
arrested, separately, in connection with such 
incidents;

(e) the number of culprits believed to 
have fled the country;

(f) the steps being taken to book the 
culprits expeditiously;

(g) the names of the agencies which are 
conducting inquires into such incidents; and



TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY O F HOME AFFAIRS (SHRI 
RAJESHPILOT):(a)to(h).Aserlesofbomb 
explosions occurred at II places In Bombay 
on 12 th March 1993 which resulted in the 
death of 260 persons *and injuries to over 
1500 persons. The blasts occurred at the 
following places. (1) Stock Exchange Build
ing (2) Narsi Natha Street, Masjid Bunder (3) 
Petrol Pump, Opp, Sena Bhawan (4) Near 
Passport Office. Worli (5) Air India Building 
Nariman Point (6) NearCentury Bazar. Worli 
(7) Plaza Cinema compound (8) Zaveri Bazar, 
(9) Centaur Hotel, Santacruz (10) Sea Rock 
Hotel, Bandra (II) Centaur Hotel. Juhu. The 
State Government have not yet evaluated 
the exact loss of property due to the blasts. 
As per information available, the Bombay 
police have arrested 26 persons in this 
connection. In the interest of the investiga
tion and in public interest, ii would not be 
desirable at this stage to disclose the names 
of persons wanted in the case. The State 
government of Maharashtra has announced 
financial assistance to the victims of the bom 
blasts, at the rate of Rs.2 lakhs to the next 
of kin of the deceased and Rs. 25,000/- for 
the permanently disaabled and Rs. 10,000/
- for partially disabled. Free treatement in 
government and Municipal hospitals has 
been arranged for the injured Financial as
sistance @ Rs.5000/- will also be given to 
the injured if he is in the hospital for more 
than 24 hours. As'per inforamtion available 
Rs.90.00 lakhs have beert disbured to the 
next of kin of the persons who died in bomb 
blasts and Rs, 19.50 lakhs have been dis
bursed to the persons who were Injured. 
The Bombay police is being assisted by 
various Agencies in their inquiry Into the 
incidents. It is not considered advisable in 
public interest and in the interest of investi
gation to make any detailed disclosure in 
this regard.
Calcutta Blasts
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(h) the outcome thereof? On 16th March, 1993 around midnight 

a big explosion occurred at shop-cum- 
resoicential premises at 266 and 267 
Bowbazar street at Calcutta. One three- 
storeyed and one two-storeyed building were 
demolished in this explosion, resulting in the 
death of 67 persons and injuries to 92 
persons. Damage was caused to four ad
joining houses. The state government have 
not evaluated the exact loss of property due 
to these bastes. As per information avail
able the state government have started a 
buo-moto case in the matter and investiga
tion taken up under the supervision of very 
senior officials. Two persons. Md, Rashid 
Khan and Abdul Aziz have been arrested.The 
state government have informed that all 
aspects of the case are being probed with a 
view to bringing to book all those respon
sible for the incident. As an immediate mea
sure. the state government have decided to 
grant an ex-gratia of Rs.20.000 each to the 
next to kin of those who lost their lives. An 
additional amount of Rs. 100. 000/- each to 
the next of kin of those killed has been 
sanctioned from the Chief Minister’s Relief 
Fund also. Other injured persons have been 
provided medical treatment and will also 
receive assistance at the scales prescribed 
by the state government. State government 
have also ta!von steps to provided shelter to 
such of those who have been rendered 
homeless on account of this incident.
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Malaria Research Centes at Jamunia

5375. KUMARI VIMAL VERMA: Will 
the Ministerof HEALTH AND FAMILY W EL
FARE be pleased to slate:

(a) whether there is an abnormal delay 
in ttie setting up of Malaria Research Centre 
at Jamunia (Barela) of Jabalpur district in 
Madhya Pradesh;

(b) if so, the reasons therefor; and



1075 Written Answers

up?
(c) the time by which it is likely to t>e set AND FAMILY W ELFARE be pleased to 

state:
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TH E  MINISTER O F  HEALTH AND 
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARANAND); (a) to (c). The Indian 
Council of Medical Research has reported 
that a temporary field unit at Barela was 
established to demonstrate the usefulness 
of technology for control of Malaria. Fllaria 
and othervector borne diseases. The objec
tives of the prefect having been fulfilled, the 
Council does not propose to establish a 
permanent centre.

[English]

Brain Fever

5376. SHRI B R A JA  K IS H O R E  
TRIPATHY; Will the Minister of HEALTH 
AND FAMILY W ELFARE be pleased to 
state;

(a) whether a large numt>er of tribals 
and inhabitants of the tribal areas of the 
country die of brain fever every year,

(b) if so, the number of tribals and 
inhabitants, who died due to brain fever 
during each of the Las three years. State- 
wise;

(c) the steps taken by the Union Gov- 
emment in this regard; and

(d) the total expenditure incurred during 
the above period?

TH E  MINISTER O F HEALTH AND 
FA M ILY  W E L F A R E  (S H R I B. 
SHANKARANAND): (a) to (d). The informa
tion is being collected from the States and 
Union Territories and will be laki on the Table 
of the House.

Mineral Water

5377. SH R I K R IS H N A  D U T T  
SULTANPURI: Will the Minister of HEALTH

I'

(a) the number of teenses issued for 
the manufactures of mineral water;

(b) whether several cases of sale of 
contaminated mineral water were repaired 
during the last one year;

(c) if so. the details thereof;

(d) whether the samples in these cases 
have been tested, and

(e) tlie action taken against the manu
factures found quality?

TH E  MINISTER O F HEALTH AND 
FA M ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) Under the new In
dustrial Policy, manufacture of mineral wa
ter does not require compulsory licensing.

(b) to (e). As per information fumished 
by the Govt, of the national Capital Territory 
of Delhi, three samples of mineral water 
have t>een found to be contaminated in the 
recent past. Action has been initiated in 
these cases as per the provisions of Preven
tion of Food Adulteration Act and Rules 
thereunder.

Chakma and Hacking Migrants in 
Arunachai Pradesh

5378. SHRI CHITA BASU:
DR. AM EIT LAL KALIDAS:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of Chakrna and Hajong 
migrants residing in Arunachai Pradesh at 
present;

(b) the policy of the Union Government 
in regard to grant of citizenship rights to such
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(c) the number of such migrants who 
have t>een granted citizenship rights so far;

(d) whether Chakma and Hajong stu
dents are denied admission in educational 
institutions;

%

(e) if so. the reasons therefor; and

(f) the steps taken or proposed to be 
taken to remove these discrepancies?

TH E  MINISTER O F S TA TE  IN TH E 
M INISTRY O F HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) About 15.000 Chakma 
and Hajong migrants from east Pakistan 
were settled in Arunachal Pradesh in 1964. 
According to the State Govt, their number is 
over 30, 000 at present.

(b) Persons of Indian origin who crossed 
over to India from East Pakistan (now 
Bangladesh) t>efore 25.3.1971 are consid
ered for grant of citzsenship provided their 
cases are recommended by the concerned 
State Govemments/Unioh Terrirotries.

(c) No Chakma and Hajong migrants in 
Arunachal Pradesh have been granted In
dian Citizenship so far.

(d) The Chakma, and Hajong students 
in Arunachal Pradesh are getting free school
ing facilities.

(e) and (f) So nor arise 

Communal Riots in Delhi

5379. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Delhi Administration 
has set up an enquiry in the communal

disturbances and alleged police strictness in 
East Delhi during December. 1992;

(b) the humt>er of FIRs which have 
been filed;

(c) whether the investigation has been 
entrusted to the CBI;

(d)whether the next of kin of those killed 
in mass violence or by or by police bullets 
have been given the ex-gratia amount of Rs.
2 lakhs as announced;

(e) if so, the number of such claims paid 
and pending as on date;

(f) the total number of such claims paid 
and pending as on date;

(g) the total estimated value of the 
immovable and movable property destroyed 
and the total amount paid ex-gratia;

(h) the number of business enterprises 
affected and the amount of loan on 
concessional terms sanctioned so far; and

(i) the number of places of worship 
destroyed Or damaged and the number of 
such places rebuilt or repaired so far?

THE MINISTER OF STA TE  IN TH E 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) No. Sir.

(b) 27

(c) No, Sir.

(d) The Delhi Administration has re
ported that the next of the kin of those killed 
has been sanctioned ex-gratai assistance to 
Rs. 2 lakhs.

(e) The Office of the Deputy Commis
sioner has already made payment in 12 
cases. No claim is pending
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(g) the precise quantum of loss of mov
able and immovable property could not be 
determined. The total amount paid for the 
loss of movable and immovable property so 
for is Rs.41.05, 267/.

(h) The Delhi Administration has re
ported that 48 applications were received 
for grant of loan which have been forwarded 
to the State Bank of India

(I) 4 Temples and one Mosque were 
partly destroyed which have been repaired

Mineral Deposits in Rajasthan

5380. SHRIMATIVASUNDHAR RAJE; 
Will the Minister of MIES be pleased to state;

(a) whether the Geological Survey of 
India has recently undertaken any mineral 
survey in Rajasthan;

(b) if so. the details of the areas in that 
State covered under the survey; and

(c) the details of different mineral de
posits found?

TH E  MINISTER OF S TA TE  OF TH E 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV); (a) Yes. Sir.

(b) Geological Survey of .India (GSI) 
carried out mineral surveys in parts of 
Udaipur, Ajmer, Bhilwara, Sirohi, Banswara, 
Pali, Ganganagar. Nagaur, Bikaner and 
Churu distts. of Rajasthan

(c) As a result of survey and exploration 
carried out by GSI in Rajasthan in the recent 
years, follovying mineral resources/reserves 
have been established

(I) 25.51 million tonnes of laid-zinc ore in
North Sindesar Ridge (South) Block

Written Answers 1080 
and 2 million tonnes of lead-zinc ore in 
Sindesar area, Udaipur distt.

(ii) 2.27 million tonnes of lead ore with 
6.5% lead (average grade) in Sawar- 
Bajta area. Ajmer diltt.

(ill) 4.5 million tonnes of lead ore (with 
average of 12% Zn and 1.2% P in 
Kayar area. Ajmer distt.

(iv) 2.94 million tonnes of lowgrade (0.75% 
Cu) Copper ore in Akola area, 
Chittfcrgarh distt

(v) 1.34 million tonnes of copper ore 
with 0.4% Cu in Ladera-Sakhun area. 
Jaipur distt.

(vi) 3 million tonnes of copper ore with 
0.5% Cu in Esarwas andKalipal blocks. 
Udaipur, distt.

(vii) 3.5 million tonnes of Phosphorte ore 
with 14.49% P2o5 in Udaipur distt.

(viii) 175.95 million tonnes of Potash ore 
with 5.15% K<20 in Satipura sub-basin 
and 150.85 million tonnes of ore with 
4.66% K20 in Bharuser sub-basin, 
Nagaur Gangangar basin, Rajasthan.

[ Translation]

LPG Agencies in Bihar

5381. SHRI LALIT ORAON;
SHRI RAMDEWRAM;

Wil the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to refer to the 
reply given on December 3. 1992 to the 
Unstarred Question No. 1805 and state;

(a) the names of those twenty places in 
Bihar where the selection of L.P.G. agen
cies is pending due to,constitution qf Oil 
Selection Board; and
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(b) the details of the L.P.G agencies 

allotted at Ministry level in Bihar during 1991 
and 1992?

THE MINISTER OF S TA TE  OF TH E  
m in is t r y  o f  PETROLEUM  AND NATU
RAL GAS (CAPTAIN SATISH KUMAR 
SHARMA):

(a) Bihar Sheriff.
Bermo, •
Buxar.
Nikaramganj.
Daltanganj*
Dhanbad.
Gaya.
Jamshedpur (3).
Monghyr.
Motihari.
Patna (3).
Ranchi (2)
Shokhpura.
Sherghatki
Seraikela.

(b) if so. whether the government have 
held discussions with the Romania Govern
ment in this regard;

(c) if so. the details thereof; and

(d) the terms and conditions under which 
the Government propose to assign task of
oil exploration to Romania?

THE MINISTER OF STA TE  OF TH E 
MINISTRY OF PETROLEUM AND NATU
RAL G A S  (C A P T . S A TIS H  KUM AR 
SHARMA); (a) No specific interest has been 
shown by the Romania Government or Ro
mania companies in India's oil exploration 
programme.

(b) to (d). Do not arise 

[ Translation]

Residential Quarters for MCD Employ
ees

(b) Seven LPG distributorship were al
lotted at the following places;-,

Bettiah.
Chapra.
Gaya.
Hazaribagh,
Katihar.
Patna (2)

[English]

Assistance in Oil Exploration by 
Romania

5382. SHRIV. SREENIVASA PRASAD; 
Will the Minister of PETROLEUM  AND 
MATURa l  GAS be pleased to state:

(a) whether Romania has shown inter
est to assist India in the oil exploration
programme:

5383. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of HOME 
AFFAIRS be pleased to state;

(a) the number of residential quarters 
allotted to the employees of Municipal Cor
poration of Delhi during 1992. category- 
wise;

(b) the number of quarters allotted out- 
of turn during the said year;

(c) the number of employees registered 
for the allotment of quarters at present;

<d) the time by which the quarters are 
likely to be allotted to those regular employ
ees who have completed 12 years service;

(e) whether there is any proposal to 
take flats from DDA for this propose or the 
Corporation propose to construct quarters 
its
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(f) if so, the details thereof; and

(g) if not, the reasons therefor?

TH E  MINISTER OF S TA TE  IN THE

MINISTRY O F HOME AFFAIRS (SHRl 
RAJESH PILOT): (a) to (c). The Municipal 
Corporation of Delhi has reported the follow
ing details of residential quarters alllotted to 
the employees of M.C.D. during 1992-93 as 
under;-
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Category

IV&V

MCD accomodation 
allotted during 
1992-93^

Allotted out of 
tum (after 
1.4.1992

Allotted out of 
tum (prior to
1.4.1992)

65 36 54 13

7 3 8 1

USO No. 5383

12 27

Employees registred for allotment 2800 1166

6

576

nil

234

(d) Because of the heavy demand and 
the limited accommodations available, the 
Municipal Coporation of Delhi has stated 
that it is not possible to indicate the precise 
date by which the allotment would be made 
to the registered employees.

(e) to (g). The Municipal ccorporation of 
Delhi has further stated that there is no such 
proposal under consideration with them.

[Translation]

Diamond Reserves in Raipur

5384. SHRl KHELAN RAM JANGDE: 
Will the Minister of MINES be pleased to 
state:

(a) wt\ether diamond resen/es was iden
tified in FJaipur district in Madhya Pradesh: 
and

(b) if so, the details thereof ?

TH E MINISTER OF S TA TE  OF THE 
MINISTRY O F MINES (SHRl BALRAM 
SINGH YADAV): (a) and (b). Geological 
Survey of India (GSI) is currently carrying 
out survey and exploration for diamond vn 
Raipur Distract of Madhya Pradesh. It has 
so far located two diamonds ferans 
kimberlkite bodies in Payalikhand and 
Bahradih areas. Four diamonds weighting 
approximately one to ten cents have been 
recovered so far from panning of weathered 
tock over these bodies.
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[Englisti] (b) if so, the details thereof;

Steel Plant at Haldia Will

5385. SHRIMANORANJAN BHATKTA; 
Will the Minister of be pleased to state:

(a) whether there is any proposal to set 
up a Steel Plant at Haldia (West Bengal) in 
collaboration with a private company; and

(b) if so, the details thereof?

THE MINISTER O F STA TE  OF TH E 
MINISTRY O F S TE E L  (SHRI SONTOSH 
MOHAN DEV): (a) and (b). The Central 
Government have no propose to set up a 
steel plant at Haldia in collaboration with a 
private company. However, the Govem- 
ment of West Bengal has informed that M/

* s. Birla Technical Services are proposing to 
set up a steel plant in the private sector at 
Halda. In the first phase, the plant is envis
aged to produce 4 lakh tones pre year of pig 
iron, while in the second phase the plant is 
proposed to t>e expanded to produce One 
million tonnes per year of st^el products. 
The project cost has been estimated to be 
Rs. 3 600 crores. The Metallurgical and 
Engineering Consultants (India) Limited have 
been commissioned as Consultanates for 
preparation of detailed techno-economic

• feasibility report.

H indus^n Latex Limited

5386. SH R I K O D IK K U N N IL
SURESH;

SHRI V .S. V IJA Y A  
RAGHAVAN:

Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state:

(a) whether the Union Government have 
cleared any expansion proposals for the 
Hindustan Latex Limited, Trivandrum;

(c) whether there was any fire in the 
Company recently;

(d) if so, the details thereof;

(e) the estimated losses caused due to 
the fire'

(f) the present stage of the Company’s 
Akkalum Project; and

(g) the time by which it is likely to be 
commissioned?

THE MINISTER OF HEALTH AND FAM- 
ILY W E L F A R E  (SH R I B. 
SHANKARANAND); (a) and (b). Yes Sir. 
The projects include a Blood Bag project 
and a Hydrocephalus shunt project to be set 
up at Akkuylam in Kerala at a total cost of 
Rs.884. 80 lakhs and Rs. 66. 08 lakhs 
respectively. Two projects for manufacture 
of Or£i1 Pills and Centchroman are to be set 
up at kangala in Karnataka. The capital 
lutlay of the two projects is estimated at Rs. 
89-87 and Rs.595 lakhs respectively.

(c) to (e). The fire in the Nirodh factory at 
Perurkada on 16.2.93 was put out with the 
help of the Fire Brgede and the staff of HLL 
within three hours. The estimated loss is Rs. 
2400/- only which is the value of waste latex.

(f) and (g). The Company’s Akkulam 
project for manufaure of Copper-T 200 B 
(Intra-Uterine Device) has completed trial 
production and commercial production is 
likely to start within three months.

National Organisation to Combat 
Blindness

5387. SHRI SUDIR QIRI: W «  the Minis
ter of HEALTH AND FAMILY W ^ F A R E  be 
pleased to state; '
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(a) whether the Government propose to 

set up national organlstion to combat blind
ness in the country:

(b) if so. the details thereof;

(c) the number of persons proposed to 
be covered annually by the organistion: and

(d) the amount earmarked for this pur
pose?

THE I^INISTER OF HEALTH AND FAM- 
ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) and (b). The Na
tional Programme for Control of Blindness 
administered by a Programme Wing in the 
Minis^ V of. Health which is proposed to be 
strenythonod in phases.

(c) and Id). The allocation has been 
raised from Rs. Qcrores in the year 1991 *92. 
to Rs. 25 crores in the yea 1993-94. to 
perform 2.5 million cataract operations in 
the country.

( Translation]

Eradication of Leprosy

5308. SHRIMATISAROJDUBEY: 
SHRI T E JS IN G H  RAO 

BHONSLE;

Will the r^inister of HEALTH AND 
FAMILY W ELFARE be pleased to slate;

(a) the number of children in the country 
suffering from leprosy at present:

(b) whether the government propose to 
launch any special programme for the edu
cation and rehabilitation of these children: 
and

(c) if so. the details thereof?

TH E MINISTER OF HEATH AND FAM-

ILY W E L F A R E  (SH R I B. 
SHANKARANAND): (a) 1.46 million leporsy 
^oip^ts are on record as on March. 1993. 
wnich 15% (0.22 million) are estimated to 
estimated to be children below 14 years of 
age.

(b) and (c). Efforts are being made to 
intensify health education and rehabilitation 
activities to cover all prlents including the 
children The programme includes Commu
nity awareness, school survey, health edu
cation in schools for early case detection, 
availability of patient care services including 
physical rehabilitation of patients consisting 
of deformity care, ulcer care, reconstructnc 
surgery, etc.
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Grass Root Oil Refinery in Madhya 
Pradesh

5398. SHRI SURAJBHANU SOLANKI: 
Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to stale:

(a) whether the Union Govemment have 
decided to set up a grass root oil refinery in 
Madhya Pradesh;

(b) if so. site selected for this purpose;
and

(c) the time by which it is likely to be set
up?

TH E  MINISTER OF S TA TE  OF THE 
MINISTRY OF PETROLEUM  AND NATU 
RAL G A S  (C A P T . S A T IS H  KUM AR 
SHARMA): (a) to (c). Govemment has ap
proved in principal the setting up of a 6 
MMTPA oil refinery in the joint Sector in 
Central India during the 8th/9th Plan.M/s 
BPCL have since signed an MOU with M/s 
Oman Oil Company for this purpose. The 
finel location of the refinery is to be decided 
by the Joint Venture partners.
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Rateable Value of Properties

5390. SHRI B L. SHARMA PREM: Will 
the Minister of HOME AFFAIRS be pleased 
to stale;

(a) whether Municipal Corporation of 
Delhi have issued notices to the property 
holders in North Delhi, proposing 50% in
crease in rateable value of all properties 
without assingning any reasons for such 
increase;

(b) if so.the reasons for such irK:rease 
In rate value of properties:

(c) whether the Residential Welfare 
Associations have dennanded to withdraw 
the proposed increase: and

(d) if so, the reaction of the Government 
thereto?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN); (a) to (d). The Mu
nicipal Corporation of Delhi has reported 
that anncndments in the rateable values of 
the properties and issue of notices is any 
yearly exercise, and where a property needs 
a revision, notices proposing such change 
are issued The Municipal Corporation Delhi 
has further reported that alter amendment 
in the Delhi Rent Control Act in 1988. th 
percentage for calculation of standard rent 
has been fixed at 10°b as against 8.25% 
earlier.This required amendment in the rat
able values and notices for revision were 
issued in 1990-91 and 1991-92. These 
iimondments were proposed in the rateable 
value ol the properties in entire M .C.D area. 
No separate guidelines were given for issue 
of notices in North Delhi.

The Municipal Corporation of Delhi has 
further reported that some Resident Wel
fare Associations have requested that the 
■>landard rent should continue at 8.2B“<s. 
'̂ ^̂ •''Gvor. after amendment in the Delhi

Rent Control Act. the standard rent is being 
worried out at 10% and not at 8.25% ratable 
values fixed accordingly.

Blood Test Machines

5392. DR. KARTIKESWAR PATRA: Will 
the Minister of HEALTH AND FAMILY W EL
FARE be pleased to state;

(a) whether the pathological tests in 
CGHS dispensaries and Government hos
pital are conducted selectively on sophisti
cated machines and the same is not avail
able widely thereby requiring more human 
blood for testing through the traditional pro
cess; and

(b) if so. the steps taken by the Govern
ment to provided sophisticated blood stating 
machines tot he existing tasting centres of 
OGHS and Government Hospitals?

TH E  MINISTER OF HEALTH AND 
FAM ILY W E L F A R E  (SH R I B. 
SHANKAR AN AND): (a) The difference be
tween the quantity of btood required for 
trusting througli the traditional process and 
by use of sophisticated machines in negli
gible.

(b) In C.G.H.S. Dispensaries and Gov
ernment Hospitals, conventional as well as 
eutomated machines are being used for 
conducting the pathological tests according 
to the requirement. During 1993-94. it is 
proposed to upgrade lab. facilities in seven 
CGHS dispensanes.

Technology for Reuse of Coal

5393. SHRI S A R A T C H A N D R A  
PATTAN AVAK Will the Minister of COAL be 
pleased to state:

(a) whether the Coal India Limited is 
seeking the help of a foreign company for 
developing a technology for reuse and



(b) If so,the details thereof?

TH E  MINISTER OF S TA TE  OF TH E 
MINISTRY O F COAL (SHRI AJITPAN JA):
(a) and (b). Yes, Sir. Coal India has sought 
Austrilian assistance for the introduction of 
selective fine coal seperation systems to 
increase the recovery of this type of Coal. A 
project report for the purpose in respect of 
Monidih Washery of Bharat Coking Coal 
Limited is under preparation. The decision 
to implement the proposal would depend 
upon the techno-econimic appraisal of the 
project report.

[Translation]

Exploration of Metals/Minerals in Uttar 
Pradesh

5394. SHRI GAYA PRASAD KORI: Will 
the Minister of MINES be pleased to state:

(a) whether the Geological Survey of 
India has conducted any survey in Uttar 
Pradesh for exploration of minerals and 
metals during the last three years;

(b) if so, the details of the estimated 
quantity of the mteals and minerals found 
during this period; and

(c) the steps taken by the Govemment 
for its proper exploration?

TH E  MINISTER OF S TA TE  OF TH E 
MINISTRY O F  MINES (SHRI BALRAM 
SINGH YADAV): (a) Yes, Sir.

(b) During the last three years, the 
Geological Survey of India (GSI) has con
ducted prospecting/exploration for (i) Base 
metals (Cu-Pu-Zn) in Tone Valley area, 
Dehradun distt.; Galpakot-Kimkhet area. 
Pithoragarh and Nainital distt.; Tehri. Puri 
distts, and in parts of Almora distt., (ii) Gold
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reccyeling of small particles of coal; and
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in Naintital, Gorakhour, GorKla, Maharajganj. 
Sonbhadra and distts. adjoing Madhya 
Pradesh; (iii) Tin-T ungsten in Hamirpurdlstt.; 
and (iv) Silica sand in Dehradun and 
Uttarkashi distts

The preliminary work for Pb-Zn in 
Tehri-Pauri distts and Sn-W in Hamirpur 
distt. have not shown encouraging results. 
Results in other area can be unevaluated 
after the investigations are completed.

(c) Systematic exploration is under
taken after due evaluation of data./—

[English]

Non -Payment of Dues by MCD

5395. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the contractors of Munici
pal Corporation of Delhi went on strike for 
non-payment of their dues recenttly;

(b) if so,< the details thereof;

(c) the reasons for not making timely 
payment to the contractors; and

(d) the steps proposed to be taken for 
early cleamess tor their dues?

TH E MINISTER O F HOME AFFAIRS 
(SHRI S B. CHAVAN): (a) and (b). Yes. Sir. 
The Municipal Corporation of Delhi has 
reported that the Municipal contractors went 
on strike to press for their demands which 
inter alia included;

(i) Release of Earnest Money;

(ii) Payment of Non-Plan bills;

*(iii) Upgradation of enlistment 
categories, etc.



1093 Written Answers CHAITRA 29,
(c) and (d). The Municipal Corporation 

of Delhi’s endeavor is to settle the outstand
ing bills during 1993-94

Border Fencing

5396. DR. LA X M IN A R A YA N  
PANDEYA;

SHRI DWARKA NATH DAS; 
SHRI ANNA JOSHI:
SHRI HARIN PATHAK:
SHRI RAM NAIK:
SHRI JEEW AN SHARMA;

Will the Minister of HOME 
AFFAIRS be pleased to 
state;
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(b) the details of progress made in this 

regard during each of the last two years, 
sector-wise;

(c) the target set in this regard for the 
ensuing year and the remaining years of the 
Eighth Five Year Plan;

(d) the estimated scoots of these works 
and the expenditures incurred thereon so 
far;

(e) the amount, allocated for this pur
pose during each of thie last three years and 
the provision being made for 1993-94; and

(f) the time by which these works are 
likely to be completed?

(a) the details of fencing and construc
tion of roads along borders with different 
countries which have so far been completed 
and those which are yet to be completed, 
sector-wise;

THE MINISTER OF STA TE  IN TH E 
MINISTRY O F HOME AFFAIRS (SHRI. 
RAJESH PILOT); (a) to (f). A Statement is 
laid on the Table of the House.



1095 Written Answers APRIL 19. 1993 Written Answers 1096

I,
I:

I

i-jc ■ 
.c

t  ^

I

8
S

00

o
g § §

i  §
S 5 S

I

I'
I
c in

fi!

g ?eg

'a
I
c

(£
5.

OJ
g’
(S

I
fO ECT3wO.a



1097 Written Answers CHAITRA29. 1915 (SAKA) Written Answers 1098

a

Q}

I .S!
- I r3

CO

I:
o >  1

■ s

•s

o

Q- t t ?
05
QC

2.
1  <§
ET 3
2

■ 5



1099 Written Answers APRIL 19, 1993 Written Answers 1100

$

I

<t»

o
.c

-S
s
i i

C O
G O

s
If)
s

fe <l> 
CM

&

iS

(S

I I

£o S

o
£
Oc

I

Oi

•5-

i

(2

rj CO

&
1§
C L



1101 Written Answers CH AITR A  29. 1915 (SAKA) Written Answers  ̂102
Properties of Kashmiri Migrants <b): if so, the details thereof;

5397. DRR. AMRITLAL JAIDAS PATEL; 
Will the Minister of HOM E AFFAIRS be 
pleased to state:

(a) whether the Government have made 
any estimates of the value of priorities left 
over in the Kashimir Valley by migrants who 
left the valley in the wake of militancy;

(b) if so, the details thereof; and

(c) the measures taken by the Govern
ment to protest these properties?

TH E  M INISTER O F S T A TE  IN TH E  
M IN ISTR Y O F HOM E A FFA IR S (SHRI 
RAJESH PILOT); (a) and (b). No firm esti
mates in this regard are available. The State 
Government has been advised to prepare 
an inventtory of prepeties left in the Valley, 
by the migrants on the basis of in formation 
to be supplied by them i n a form prescribed 
by the State Government.

(c) Efforts are being made to maintain 
tight security arrangernents and pressure 
on the territories so that the danger! to 
private and public property an be minimised.

[ Translation]

Expansion and Modernisation of Para- 
Military Forces

5398. SH R I A N A N D  R A TN  A 
MAURYA:

SH R I M A N O R A N  JA N  
BHAKTA:

Will the Minister of HOM E AFFAIRS be 
pleased to state;

(a) whether the Government have in
creased the budget allocation for para
military forces;

(c) the facilties proposed to be provided 
to the paramilitary forces under this in
creased budget;

(d) whether any special scheme has 
been formulated for the expansion and 
modemisation of these forces during 1993- 
94; and

(e) if so. the details thereof?

TH E  MINISTER S TA TE  IN TH E  MIN
ISTRY O F HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b). There has been an 
increase* in the budget allocation for para- 
'military forces as shown below:-

‘Rs. in Crores

1991-92
(actual Expenditure)

1992-93
(Revised Estimates)

1993-94
(Budget Estimates)

1895-1

2151.69

2313.97

(c) to (e). The increase in the budget 
grant for para— military forces is to (Neutralise 
the increase in parices index, to meet the 
additional expenditure on account of in
creased deployment of forces and expan
sion of forces. There in no specific additional 
grant for any special scheme related to 
modernisation or expansion. But 
modernisation and expansion of para-mili- 
tary forces is a continuous process and 
proposals in this regard are considered by 
the Government on merit.

[Engtisti]

Expansion of Kalinga iron works

5399. SHRI GOPI NATH G AJAPATHI



(a) whether the Government had a 
proposal for the expansion of Kaling Iron 
Works. Barbil in Keonjhar district, Orissa:

(b) if so. the steps taken in this regard 
so far: and

(c) the amount spent so far thereon ?

TH E  M IN ISTER O F  S T A T E  O F  TH E  
M INISTRY O F  S T E E L  (SHRI S O N TO S H  
M OHAN.DEV); (a) tb (c). According to infor
mation given by the Government of Orissa, 
the Industrial Development Corporation of 
Orissa Limited. has taken up a Modernisation 
and Expansion Scheme of Kalinga Iron 
Works. Basbil by addition of a fourth furnace 
and fourth power unit (4 MW) with a total 
investment of Rs. 24.47 crores from 1989- 
90 for additional annual production of 40. 
000 M T of Pig Iron over the existing capacity 
of 1,00.000 M.T. of fjig Iron. Implementation 
of fourth fumace with a capital investment of 
Rs. 155.00 crores has been completed and 
it has started production from September 
1991. Implementation of fourth power unit 
with a capital investment of about Rs.9.47 
crore is in progress at site. The power plant 
is expected to be commissioned by March 
1994. An amount of Rs. 16.16 crores has 
been spent so far for tfjis expansion scheme 
against the estimated investment of Rs 
24.47 crores..

( Translation] •

Drug Addiction Am ong Students

5400 SHRI TE JS IN G  RAO BHO N SEE: 
Will the Minister of W ELFA R E be pleased to 
state:

(a) whether the Government are aware 
that a large numbor of college and school 
students are becoming drug addicts: and

1103 Written Answers APRIL
Will the Minister of S T E E L  be pleased to
state:

(b) if so. the steps taken/proposed to be 
taken by the Gc^emment to remedy the 
situation?

TH E  M INISTER O F  W ELFA R E (SHRI 
SITARAM  KESRI): (a) No survey has been 
conducted to ascertain the number of drug 
addicts among college & school students. 
However, the problem of drug abuse seems 
to have become quite serious in t he country 
in the recent years.

(b) The Government through help of 
voluntary organisations has sent up 
deadication. counselling and after-care cen
tres to provide counseling, treatment and 
rehabilitation services to those addicted. 
Various media are being used to create 
awakeness among the masses against the 
ill affects of drug addiction.

19. 1993 Written Answers 1 i04

Hospitals under Delhi Administration

5401. DR. P R. G AN G W A R  Will the 
Minister of H EA LTH  AND FAMILY W E L
FARE be p le a s e d s ta te :

(a) the number of beds under each 
hospital under Delfii Administration;

(b) whether the Government propose 
to upgrade modern medial facilities in these 
hospitals during the current year; and

(c) if so. the details thereof?

TH E  M IN ISTER O F H E A L TH  AND 
F A M IL Y  W E L F A R E  (S H R I B 
SHANKARANAND): (a) statement is en
closed

(b) and (c) A programme to upgrade 
and modernize the facilities in the Delhi 
Administration hospitals is taken up e ach 
year within the overall availability of re
sources T h o  measures, inter-alia. include 
acquisition ol specialised diagnostic and



therapeutic equipment, providing improved modernsing operation theaters, taborato-
facilties for administering ansestheria, ries and intensive care facilties.
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S TA TE M E N T

S. No. Name of the Hospital

1 .

2.
3 .

4 .

Deen Dayal Upadhyay Hospital. Hari Nagar. 
New Delhi
G.B. Pant Hospital . New Delhi
Hospital for Mental Diseases. Shahdara Delhi.

L.N.J.P N. Hospital New Delhi

No of beds

430

3503/
604

1346

5. Jsail Hospital, T ih a r, Delhi

6. Dr. N .C. JoshI Memorail Hospital. Karol 
Bagh. Delhi

7. Civil Hospital, Rajpur Road. Delhi

8 Guru Teg Bahadur Hospital. Shahadra. Delhi

9. Poor House Hospital Kingsway Camp. Delhi

10. Guru Nank Eye Centre. New Delhi

11. Kasturba Niketan Home, Lajpat Nagar.
New Delhi

84

30

40

748

60
»

150

20

12. Sanjay Gandhi Memorial Hospital. Mangolpuri. Delhi. 50

[English]

Involvement of Ngos <n Combating 
Aids

5402. SHRI YA SH W A N TR A O  PATIL; 
Will the Minister of H EALTH  AND FAMILY 
W ELFAR E bo pleased to state:

(a) whether the Government have any

proposal to involve the non-Governmental 
Organisations (N G O s) in educating em
ployees at the workplaces especially at the 
shop floor level on the danger of AIDS ;

(b) if so. the details thereof;

(c) whether the scheme has been suc
cessful in Tamil Nadu; and



1107 Written Answers APRIL 19. 1993 Written Answers 1108
(d ) the other States where the Govern

ment propose to launch this connparing?

T H E  M IN ISTER  O F  H E A L TH  AND 
F A M IL Y  W E L F A R E  (S H R I B. 
SH ANKARANAN D): (a) and (b). A  proposal 
in this regard is under consideration

(c) and (d). Do not arise.-

posts for Scheduled Castes/Scheduled 
Tribes is lying vacant in the Steel Authority 
of India Limited;

(b) if so, the details thereof,, category- 
wise; and

(c) the steps taken to fill up the vacant 
posts?

Reserved Posts in Sail

5403. SHRI RAM VIALS PASW AN; Will 
the Minister of S T E E L  be pleased to state:

(a) whether the backlog of reserved

TH E  M INISTER O F  S T A T E  O F  TH E  
M INISTRY O F  S T E E L  (SHRI S O N TO S H  
MOHAN DEV): (a) and (b). The backlog of 
received posts for SC/ST as on 1.1.93 is 
given below:

Category Group

A B C

Scheduled Caste 119 16 295

Scheduled Tribes 104 27 223

(c) Vacancies earmarked for the SCs/ 
S Ts  are given wide publicity through th 
press and the local Employment Exchanges. 
Where SC/ST candidates without he requi
sites qualifications are not available . stan
dards are relaxed the requites qualification 
are not available, standards are relaxed with 
a view to filing up reserved vacancies. Spe
cial drives or recruitment of SC/ST candi
dates is also undertaking in certain area.

AFFAIRS be pleased to state:

(a) whether substantial land has been 
acquired in Lakhadweep islands recent tly;

(b) if so.the details thereof and the rea
sons therefor; and

(c) the rate of compensation paid?

Aequisition of Land in Lakshadweep 
Islands

TH E  M INISTER O F  HOM E AFFAIRS 
(SHRI S.B. CHAVAN): (a) No, Sir.

5404. D R . R A JA G O P A L A N  
SRIDHARAN: Will the Minister of HOM E (b) and (c). Does not arise
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Alleged Police Excesses During Rally 
in Delhi

5405. SHRI RAM BADAN: Will the Minister 
of HOME AFFAIRS be pleased to state:

(a) whether any instances of misbehaviour 
and excesses committed by police to stop the

. proposed rally at Boat Club on February25,1993 
have come to the notice of the Government;

(b) if so, the details thereof;

(c) the number of police personnel found 
guilty; and

(d) the action taken against them?

TH E  MINISTER O F HOME AFFAIRS 
(SHRI S B. CHAVAN): (a) to (d). No police 
official has been found guilty of misbehaviour of 
use of excessive force while dealing with the 
pubtic/M. P. on 25th February, 1993in Delhi. The 
police behaved with restraint, requisite tact and 
coutesy and used minimum necessary force 
while dealing with the unlawful assembly at 
various places in Delhi. There ware no cases of 
firing or death of permanent incapcitaiton due to 
injury or due to use of force.

[English]

Experimental digging for oil in 
Bhuranj

5406. PROF. PREM BHUMALrWill the 
Minister of PETROLEUM ANDMATURAL GAS 
be pleased to state:

(a) whet^er recently some experimental

digging for oil conduced in the Bhuraj Tehsil in 
Himachal Pradesh; and

(b) if so, the results thereof?

TH E M IN IS TE R O F S TA TE O F TH E M IN - 
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) and 
(b). Recently an Exploratory well Changratalai-
I, located about 20 Kms South West of village 
Bhuranj, was drilled to a depth of4968m but no 
hydrocarbons were found.

[ Translation]

Complaints Regarding Adulteration in 
Petrol and Diesel

5407. SHRI GOVINDACHANDRA MUNDA: 
Will the Minister of PETROLEUM AND N ATU
RAL GAS be pleased to state:

(a) whether the Govemment have received 
any complaints about adulteration in petrol and 
diesel at various petrol pumps in Union Territory 
of Delhi during 1992and in 1993 (upto February);

(b) if so, the details thereof: and

(c) the steps taken/proposed to t>e taken by 
the Government to check such mal-practice?

TH E MINISTER OF S TA TE  OF TH E  MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA): (a) Three 
compaints have been received about adultera
tion in Petrol and Diesel at petrol pumps in the 
Union Territory of Delhi during 1992 and upto 
February, 1993.

(b) The details are as under:

S.No. Name of R O Remarks

1. M/s. Rajkumar Servide Station, The allegation has not t»een
NearllT Crossing, substantiated.
New Delhi
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S.No. Name of R O Remarks

2. M/s. Shankar Automobiles A Police case has t>een registered
Bhai Veer Singh Marg,
New Delhi

3. M/s. Ganga Auto Aids The allegation has not t>een
Kapashera. sutstantiated
Delhi

(c) The following measures are taken to 
check adulteration in petroleum products: -

i) regular and surprise inspection by Oil 
Company officials:

ii) densitycheckunderMS&HSDControl 
Order. 1990;

iii) doping of kerosene with furfural at se
lected locations:

iv) surprise inspections by mobile labora
tories; and

V )  surpnse inspections of retail outlets by
State Government Officials.

[English]
Modernisation of Bhilai Steel Plant

5408. SHRI PRAKASH V. PATIL: Will the 
Minister of S TE E L  t>e pleased to state;

(a) the progress made in the modernisation 
of Bhilai Steel Plant: and

(b) the expenditure incurred thereon during
1992-93?

TH E  MINISTE R O F S TA TE  OF TH E  MIN
ISTRY O F S TE E L  (SHRI SANTOSH MOHAN 
DEV); (a) There is no comprehensive sanc
tioned programme for the modernisation of Bhilai 

(Stool Plant. However, various addition modifi

cations/replacement ((A/M/R) schemes are 
tseing undrtaken from time to time with a view to 
upgrading thie technology, maintaining the health 
of the plant, improving the productivity and 
sustaining the 4 Million Tonr>es production level.

(b) According to Steel Authority of India 
Limited, the expenditure incurred on the above 
schemes dunng 1992-93(upto Fel>ruary. 1993) 
is Rs.104.63 crores.

(Translation]

Import of Coal for Thermal Power 
Stations

5409. SHRI RAM ASHRAY PRASAD 
SINGH: Will the Minister of COAL be pleased to 
state;

(a) whethertheGovemmentsof t)ihar. Orissa. 
West Bengal and Uttar Pradesh have sought 
permission from the Union Govorment for im
port of coal for their Thermal Power Stations:

(b) if so. the details thereof; and

(c) the action taken by the Union Govern
ment thereon?

TH E  MINISTER O F S TA TE  O F TH E MIN
ISTRY O F COAL (SHRI /UIT PANJA); (a) to (c) 
Under the current Imports Policy, no permis
sion/licence is required for improt of coal by 
thermal powerstations. However, import duty at 

the prevalent rate is required to be paid
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AIDS Awareness Campaign

5410 SHRIPARASRAM BHARDWAJ; Will 
the Minister of H EA LTH  AND FAMILY W EL
FARE be pleased to state:

(a) whetherthe Government have involved 
aminent personalities in AIDS awareness cam
paign during the last one year:

(b) if so. the details thereof;

(c) whettierthe Government have assessed 
the impact of awareness campaign; and

(d) if so, the outcome thereof?

• THE M INISTER O F HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a) to (d). A National Aids Committee compris
ing of memebrs of Parliament, eminent person
alities from media, flims, medical profession 
and social organistions has been instituted which 
is assisting in creating awarness and develop
ing a multi-sectorlal programme. It is too early 
to assesss the impact of these efforts.

Consumption of High Speed Diesel Oil

5411. SHRI SOBHANADREESWARA RAO 
VADDE: Will the Minister of PETROLEUM  
a n d  NATURAL G AS be pleasedto state:

(a) whether consumption of High Speed 
Diesel Oil is exceeding the originally estimated 
limits; and

(b) if so, the steps taken to reduce the 
consumption?

THE MINISTER O F S TA TE  O F TH E  MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA): (a) Asper 
the latest estimate, the excess in the consump- 
lion of HSD during 1992-93 over the onginal 
estimate is only marginal.

(b) The following important measures are 
taken to conserve the use of HSD.

i) development and promotion of use of 
fuel-efficient engines, vehicles and 
components.

i i) improvement in the f uel-eff tciency of the 
existing engines and vehicles through 
tsetter operational and maintenance prac
tices. imporoved house keeping, retro
fitting of turtx) chargers and add-on de
vices as well as other types of improvi
sation.

iii) setting up of standards/norms of fuel 
efficiency of automotive vehicles.

iv) Promotion of use of multi-axle vehicles, 
radial tyres, reduction in the weight and 
aero-dynamic profiling of buse & trucks.

v) promoting use of additives as well as 
increasing re-ref ining and recycling of 
used inbricating oils etc.; and

vi) experimental operation of using metha
nol/ethanol andCNG as dual-fuel in par
tial replacement of diesel in automotive 
vehicles.

vii) in the agricultural sector the stress In is 
on increasing awareness among the 
farmers on the use of right type of irriga
tion pumpsets and tractors, adoption of 
improved operational and maintenance 
practices and complete or partial recti
fication of pumpsets.

Health for All

5412. SHRI RAJESH KUMAR;
DR.K.D.JESW ANI:

Will the Minister of H E ALTH AND FAMILY 
WELFARE be pleased to state;

(a ) the targets fixed and those actually
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achieved so far in the area of health care in 
various states of the country.

(b) the hurdles faced in achieving the targets
arxl

(c) the steps taken for achieving the goal of 
“Health for All” by 2000 A.D.?

TH E  MINISTER O F H EALTH  AND FAM
ILY W ELFARE (SHRIB. SHANKARANAND):
(a) The important targets set out for the health 
sector inter-alia include provision of Primary 
Health Care Services through the establish
ment of a network of Primary Health centrees 
and Sub-centres. Achievement of Health infra
structure is indicated below:

Health Total Institut- Target for 
ions 1985-90

Achievement1985-90ason30.9.92
TotaINofunctioning

Sub-centres 51237 45169 130782

PHCS11992 9806 20847

CHCS1442 1062 2060

During the Eighth Five Year Plan emphasis is being laid on consolidation of the existing 
infrastructure.

Target and achievements in respect of disease control are indicated below:-

Indicators1990
Goals Current level. achievement

i) Laiprosy Percentage 
of arrest of disease 
out of those detected.

60% 74.86%
1991-92

ii) T.B. Percentageof arr
est of diseae out of 
those detected.

75%
1991-92

75%

iii) Blindness incidence 
(1986-89)

0.7% 1,49%

iv) Annual parasite 
incidence 
(National Malaria 
Eradication Programme)

1.90
(1990)

Provisional

229

(b)and(c). No Specific problems has Ijeen beingreviewedtoenablerealisationcfthegoals
erx;ountered. The achievements are constantly setoutfor2000A.D.
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Sale Of Drugs

5413.SHRIMATISHEEELAGAUTAM: Will 
the Minister of HEALTH AND FAMILY W EL
FARE be pleased to state:

(a) whetherthe intake of paracetamol syrup 
bychildren have been found to be harmful to
kidneys:

(b) if so, the number of such cases reported 
during the last one year; and

(c) the remedial steps taken by the Govern
ment in this regard?

THE MINISTER O F HEALTH AND FAM-
< ILYWELFARE (SHRIB. SHANKARANAND):

(a) No, Sir. No such harmful effect has been 
reported on administration ofthe drug in 
theraputics doses.

(b)and (c). Does notarise.

Arrest of Persons for Spreading 
Communalism

5414. SHRI RAM PRASADSINGH: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of persons arrested in Uttar 
Pradesh for spreading communal frenzy during 
the last three rtK>nths; and

(b) the action taken against them?

t h e  MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a)and(b). 12,946 per
sons were arrested in Uttar Pradesh during the 
rnonthsof December, 1992, January, I993and 
February, 1993. The State Government is tak
ing action under the provision of the law.

5415. SHRI G. DEVARAYA NAIK: Will the 
Minister of HEALTH AND FAMILY W ELFARE 
be pleased to state:

(a) whether manydrugs are being sold even 
after their expiry date in the country

(b) if so, the number of such cases reported 
during the last year; and

(c) the action taken bythe Government 
tfiereon?

TH E  MINISTER O F HEALTH AND FAM
ILY W ELFARE (SHRI B SHANKARANAND):
(a) to (c). 47 such cases have come to Govern
ment’s notice during 1992. Appropriate action 
byway of cancelling and suspending licences 
and launching prosecution etc.has t>een taken 
by the concerned State Govemments/U.T. Ad
ministrations.

Nursing School

5416. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether School of Nursing has since 
t>een attached to the GuruTeg Bahadur Hospital 
and Deen Dayal Upadhyay Hospital in Delhi;

(b) if so. the details thereof;

(c) the number of student nurses proposed 
to be admitted in each school annually; and

(d) whetherthese schools are likely to func
tion from the current academic year?

TH E  M IN IS T E R  O F H E A L T H  A N D  FAM
ILY WELFARE (SHRI B. SHANKARANAND);
(a) to (d). The Delhi Administration have re
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ported that a decision to start schools of Nursing 
attached to the Deen Dayal Upadhyay Hospital 
and the Guru Teg Bahadur Hospital has been 
taken. The proposed schools will have an 
annual intake of SOstudentseach. it is envisaged 
that the school of Nursing at Deen Dayal 
Upadhyay hospital will become functional from 
the current year.

In respect of Guru Teg Bahadur Hospital, 
construction work has to be undertaken after 
obtaining clearances of local bodies.

Deposits of Metals And Minerals In 
Kerala

5417 SHRI V.S, VIJAYARAGHAVAN; Will 
the Minister of MIN E S be pleased to state;

(a) whether the metals and minerals depos
its have been found from Kerala during the last 
three years:

(b) if so. the details thereof ; and
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undertaken after due evaluation of data,

Oil Import

5418. SHRI H ARISH N AR AYAN PRABHU 
2AN TYE: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state;

(a) the official projections regarding oil im- 
F>orts. both crude and petroleum products, for
1993-94 and estimate regarding forming up of 
international crude prices per barrel in the near 
future akingwith the estimates of import bill: and

(b) the impact of above on administered 
prices of petroleum?

TH E  M INISTEROF ST ATE O F TH E  MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA); (a)The 
value of import for the year 1993-94 would 
depend on the international prices of crude and 
products and also the exchange rate of rupee al 
the time of import.

(c) the steps taken for its properexploration?

TH E  M IN IS TE R O F S TA TE O F TH E  MIN
ISTR Y O F MINES ( SHRI BALRAM SINGH 
YADAV): (a) and (b). As a result of survey and 
explorations so farcarnedout by the Geotogical 
survey of India (GSI) dunng the last three years 
gold values ranging from 0.89 g/t to 4,58gA in five 
zones in Kappil area. 0.59 g/t is three zones in 
mankadareaofMallapuram distt. and 14.05 to 
45.60 pm in Attapady Valley in Palghat distt. 
have been indicated. A reserve of 5 million 
tonnes of lignite have also b^^en estimated in 
Maday in area in Kannur disn.

Directorate of mining and Geology. Govt, of 
Kerala have estimated 10.7 million tonnes of 
China clay in Thiruvananthapuram distt,. 1.1. 
million tonnes of silica sand in Alappuza distt. 
and 1000tonnes of steatite in Kannur distt.

(c) Systematic exploration of minerals is

(b) It is too early to estimate the imact of the 
above on the administered prices in 1993-94.

Expansion Of NDMC Area

5419, SHRI SAN AT KUMAR MANDAL 
Will the Minister of HOME AFFAIRS be pleased 
to state;

(a) whether a proposal has been moved by 
tfie New Delhi Municipal Committee to the Delhi 
Administration for expanding the area under tis 
jurisdiction;

«

(b) if so. the details thereof, land

(c) the reaction of the Union G ove rnm ent '  

tfiereto?

TH E  MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN) (a) to (c) It is understood 
that the NDMC has sent a proposal to Delhi
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Administration . However, no such proposal heis 
been received from the Delhi Administration by 
tho Central Government.

Expenditure On MinistersTours

5420. MAJ GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: 

SH RIJEEW AN SHARMA;

Kashmiri Migrants

5421. SHRI GEORGE
FERNANDES: 

SH RICHITTABASU:
SHRI MANORANJAN 

BHAKTA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) the Budgetary outlay for the tour ex
penses of Ministers during 1992-93;

(b) whetherthis outlay has t^een exceeded;

(c) if so. the details thereof and the reasons 
«  therefor:

(d) whether any norms have been laid down 
for exercising economy in tour expenses of 
Ministers;

(a) the details of expenditure incurred by the 
Union Government on the mintenance of camps 
and provision of other facilities to the Kashmiri 
migrants in Delhi. Jammu and other places 
during each of the last three years:

(b) whether tho Government propose to 
create a separate zone to rehabilitate such 
migrants in the Kashmir Valley:

(c) if so. Ithe details thereof; and

(d) the time by which a final decision is likely, 
to be taken in this regard?

(e) if so. the details thereof; and

(f) if not. the reasons therefor?

THE MINISTER OF HOME AFFAIRS 
(SHRI S B . CHAVAN): (a) Budget estimate for
1992-93 for tour expenses of Ministers was Rs. 
5.5. Crores and in the revised estimate a provi
sion for Rs. 35.00Crores was made.

(b) The Revised Estimate of Rs. 35.00crores 
has not been exceeded.

(c) to (f). I n order to economise the expendi- 
ture on travels, the Home Minister had written in 
February. 1992 to all Union Ministers intimating 
the suggestion of the National Development 
Council for a ban on first class air travel dunng 
thejoreign tOLirsof the the Ministers. However, 
lours by the Ministers are undertaken only if they 
oro necessary in public interest

TH E  MINISTER OF S TA TE  IN TH E  MIN
ISTRY O F HOME AFFAIRS (SHRI RAJESH- 
PILOT) (a) Expenditure on the maintenance of 
camps and provision of other facilities to the 
migrants is borne by the respective state Gov
ernments and Union Terntory Administration. 
However, keeping in view the difficult financial 
position of State of Jammu and Kashmir, spe
cial financial assistance amounting to Rs.264.31 
crores has beep provided to them by the Union 
Government overthe last three years, in lieu of 
expenditure incurred by them on security re
lated matters including measures taken forthe 
migrants.

(b) to (d) The issue of creation of a separats 
zone forthe migrants, as a part of the process of 
their eventual return to tho State, has come upo 
for discussion from time to time However, no 
spocific prop>osals have boon formulated tn this 
rocjjid
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Rooduction of Iron And Steel

5422. SHRICHHITUBHAIGAM IT: 
SHRIM AHESH KANODIA:

Will the Minister of S TE E L  be pleased to 
state:

(a) Whetherthe Government have taken any 
initiative to increase the production of pig iron, 
sponge iron and steel in Gujarat; and

(b) it so. the details thereof?

T H E  M INISTER O F S T A TE  O F TH E  
M INISTRY O F S TE E L  ( SHfll S O N TO S H  
MOHAN DEV) (a) and (b) Iron and Steel has 
been removed from the list of the industries 
reserved for the public sector and also ex
empted from the requirments of compulsory 
licensing under the Industries (Development 
and Regulation) Act, 1951 except for certain 
restricted locations. “Iron and Steel” has been 
included in the list of high priority industries for 
the purpose of foreign investment. Control over 
pricing and distribution of I ron and Steel has also 
been largely dispensed with.

It is expected that these measures will en- 
cou rage the creation of additional capacity in the 
private sector for production of pig I ron, sponge 
Iron andstell thereby leading to higher Produc
tion of these items in the country including the 
state of Guarat.

[English]

Lease of Chromite Mines

5423. SH R I S A N D IP A N  B H A G A N  
THO R AT: Will the Minister of Mines be pleased 
to state:

(a) whether T IS C O ’s 20years' lease of

APRIL 19.1993 Written Answers 1124
chromite mines in the Sukinda Valley expired in 
January, 1993;

(b)whetherthe Union Government have re
ceived any proposal from the Government of 
Orissa forrenewal of mining lease of T IS C O fc r  
chromite mines in theSukinda Valley;

(c) if so. the details thereof; and

(d) the action taken thereon?

TH E M IN IS TE R O FS T A TE O F TH E  MIN
ISTRY O F MINES (SHRI BALRAM SINGH 
YADAV) (a) and (b) Yes. Sir.

(c) Government of Orissa has recommended 
grant of second renewal of mining lease for 
chromits over an area of 161.476 hectares in 
Villages Kalarangita. Kaliapani, etc. for aperiod 
of 10 years in favour of Tata Iron andSteel 
Company Ltd.

(d) For taking a view in the matter further 
relevant details havebeen called for from the 
concerned organisations.

[Translatior]

New LPG Connections In Bihar

5424. SHRI LALITORAON: Will the Minis- 
terof PETROLEUM  AND NATURAL GAS be 
pleased toreferto the reply given on December 
19.1991 to the Unstarred Question No. 4533 and 
state the number of persons issued new L.P.G. 
connections upto December31.1992 out of the 
16080.1150.1300 and 1150 persons in waiting 
list in Ranchi. Gumla, Lohardaga and Daltenganj 
( Palamu) of Bihar respectively?

TH E  MINISTER OF S TA TE  O F TH E  MIN- 
iSTRYOF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): Realease 
of LPG connections to persons on the waiting list 
is a continuous process. Theunumber of new 
connections released up to December 31.1992



26Z3 (provisional)

528 -do-

386 -do-

355 -do-

Ranchi

Gumla

Lohardaga 386
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IS as follows;

(paiamu)

[English]

Centres For Medical Education And 
Treatment

5425. SHRIMANORANJAN BHAKTA: Will 
the Minister of H EALTH  AND FAMILY W EL
FARE be pleased to state;

(a) whether Indian doctors working abroad 
have expressed keenness to build a chain of 
cantres for medical education a ndtreatment in 
our country;

(b) if so. the details thereof; and
\

(c) the incentives given by tfie Govemment 
to such ventures?

TH E  M INISTER O F HEALTH AND FAM
ILY W ELFARE (SHRI B. SHANKARANAND):
(a) to(c). Some proposals have been received 
from Non-Resident Indians inter-alia seeking 
approval fortfie esteiblishment of treatment cen- 
tres as well as educational institutions in the 
medical sector. The proposals envisage estab- 
lishing such ventures in different part of the 
country.

While Government has been according 
approval for investment in such areas to enable 
expansion of health facilities available in the 
country, the individual proposals are dealt with 
undertfie prevailing laws of the land. (Charitable 
hospitals are covered t>y incentives provided by 
the State Governments and local bodies)

[Translation]
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Subsidy On Distribution of LPG 
Cylinders

5426. SHRIMATISAROJ DBERY: Will the 
Minister of PETROLEUM AND NATURAL GAS 
be pleased to state:

(a) the amount of subsidy granted bythe 
Union Government on each LPG Cylinder:

(b) whetherthe Goverment propose togrant 
subsidy to the private sector also forthe distri
bution of gas; and

(c) if so, the details thereof?

TH E M IN IS TE R O F S TA TE O F TH E  MIN
ISTRY OF PETROLEUMANDNATURAL GAS 
(CA P T SATISH KUMAR SHARMA); (a) The 
subsidy given to a LPG cylinder of 14.2 Kg for 
domestic use is about Rs. 68/-

(b) No, Sir.

(c) Does not arise.

Coal T  ransportation

5427. SHRI SURAJBHANU SOLANKI: 
SHRI BHAWANI LAL VERMA:

Will the Ministerof Coal be pleasedto state:

(a) whetherthe Govemment have received 
proposals from the Governm ent of 
Madyapradesh for widening and metalling of tfie 
roads for coal transportation;

(b) if so, the details thereof;

(c) whether financial approval has been 
granted to these proposal; and

(d) if not, the time by which the approval is 
likely to be granted?



TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTR Y O F C O AL (S H R IA JIT  PANJA): (a) to
(d). A proposal for widening arid stengthening of 
roads was received from the Government of 
Madhya Pradesh in May. 1992. The state 
Government were informed that in view of the 
fact that construction of state roads is primarily 
the responsibility of the state Governments and 
that the State Governments, besides raising 
funds through their internal resources, collect 
substantial revenue by way of royalty and other 
taxes levied or i coal produced in the corKemed 
State, they should themselves find funds for 
construction of roads, including those situated in 
thecoal belt areas.
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[English]

Rourkeia Steel Plant

5428. S H R I S A R A T  C H A N D R A  
P ATTA N A  YAK: Will the MinisterofSTEELbe 
pleased to state:

(a) whetherthe Government have received 
any representation regarding the irregularities 
in awarding contracts for modemisation of 
Rourkeia Steel Plant;
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(a) whether the ir>dian oil corporation is 

setting up its own paraffin Wax Unit from Slack 
WaxatBarauni;

(b) if so. the details thereof stating from 
where the slack wax would be procured:

(c)wtietfiertfiere is anyquality control check
ing mechanism for slack wax at Barauni; and

(d) if rrot. the reasons therefor?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F PETROLEUM AND NATURAL GAS 
(C A P T SATISH KUMAR SHARMA): (a) to (d) 
Indian oil corporatkin has maintained its com
mitment of slack wax supplies to the processing 
Units which is to the extent of3600tonnes per 
einnum. They are setting up a paraffin wax plant 
at Barauni by revamping of the slack wax pro
duction unit T he refinery montors tfie quality of 
productstoensure that tfieymeet specifications.

'  Supply of Gas To Gujarat

5430. DT. AMRIT LAL KALIDAS PATEL: 
Will the Minister of PETROLEUM  AND NATU
RAL G AS t>epfeased to state:

(b) if so. the details thereof; and

(c) the action taken by the Government in 
this regard^

TH E  M INISTER O F S T A TE  O F  TH E  
M INSTRY O F S TE E L  (SHRI S O N TO S H  
MOHAN DEV) (a) to (c) Some representations 
havebeen received by SAIL andGovementtxJth 
during and after f inalisation of order placement. 
These representations have not establisfied 
prima facie any serious irregularities in award
ing of contracts.

Paraffin Wax Unit At Barauni

5429 D R  L A X M IN A R A Y A N  P A N D E Y A : 
Will the Minister of PETROLEUM  AND N A TU 
R A L  GAS bo pleased to state:

(a) tfie total production of natural gas from 
Bombay High during 1992;

(b) the percentage of this natural gas being 
supplied to the various projects in Gujarat at 
present;

(c)thedemarxJofGOVERNMENTof Gujarat 
for natural gas and

(d) the manner in which ttie Union Govern
ment propose to meet the demandfornaturalgas 
in Gujarat?

TH E  MINISTER O F S TA TE  O F TH E  MIN- 
ISTRYOF PETROLEUM AND'NATURAL GAS 
( C A P T. SATISH KUMAR SHARAMA) (a) and
(b). As on 31.12.92. the supply of gas from the
Western off-shore region was approcimately
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2 8 .6 MMSCMD. against which approximately 
6.9 MMSCMD (24%) was supplied to various 
projects in Gujarat.

(c) and (d). Demands have been received 
from time to time, considering the grailability of 
gets, and the allocations already made, no further 
allocations ofgas are feasible at present.

[Translation}
Violence During Lok Sabha Elections 

In Uttar Pradesh

5431. SHRI RAM BAD AN: Will the Minister 
of HOME AFFAIRS be pleased to state:

(a) the numt)er of persons killed and injured, 
separately, in Uttar Pradesh in the incidents of 
violence during the last elections to lok sabha;

(b) whether any compensation has been 
paid to the affected families 'persosn:

(c) if sOj the details thereof:

(d) thenumber of persons arrested in con
nection with such incidents: and

(e) the action taken against them?

TH E  M IN IS TE R O F S TA TE  IN THE MIN
ISTRY O F HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) to (e) Information is being collccted 
and will be laid on the Table of the House.

Issue Of Double Bottle Connection

5432.SHRIGOVINDACHANDRAMUNDA 
Will the Minister of PETROLEUM  AND N ATU
RAL GAS be pleased to state:

(a) the criteria adopted for issue of double 
bottle connection; and

(b) the number of applications to whom D. B.
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C. have been issueduring 1992, State-wise?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY OFPETROLEUM ANDNATURAL GAS 
(CAR. SATISH KUMAR SHARMA); (a) A sec
ond cylinder is released to LPG consumer in a 
planned mannersvibject tothe product availabil
ity and backong in LPG supplies.

(b) A target of ten Lakhs Double bottle con
nections was fixed for the year 1992-93.

[English]

Lifting Of Control On Iron

5433. SHRI PRAKSH V. PATIL: Will the 
Minister of S TEE L  be pleased to state:

(a) whether control of all kinds with regard to 
iron have tieen lifted:

(b) if so. the reasons therefor: and

(c) its impact on the consumer market?

TH E  MINISTER O F S TA TE  O F TH E  
MINISRY O F  S TE E L  (SHRI S O N TO S H  
MOHAN DEV); (a) iron and Steel industry has 
been removed from the list of industries re
served for the public sector and also exempted 
from the provisions of compulsory licensing 
except forcertai restricted locations. Pricing 
and distribution of iron and steel has also t>een 
dergulated though priority in distribution contin
ues to be given for supplies to Defence, Rail
ways. Exporters of Engir>eering Goods. Small 
Scale Industries Sector and the North Eastern 
States. Import of all items of iron and steel is also 
freely allowed.

(b) and (c) it is expected thatthese measures 
will encourage creation of additional production 
capacity in the phvate sector and also induce 
greater competitiveness in the iron and steel 
industry, thereby tjenefiting the consumers
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Wastage of Oil

5434. SHRISOBHANADREESWARA RAO 
VADDE; Will the Minister of PETR O LEUM  
AND NATURAL GAS be pleased to state;

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F STEE L (SHRI SO NTOSH MOHAN 
DEV): (a)to(c). As on 1.4.93 the stock position 
of shippable ireon ore concentrate and pellets 
with Kudermuh Iron Ore Company Limited 
(KIOCL) was as under;
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(a) whetherthere is wctstageof oil in different 
oil projects at various parts of the country;

(b) if so, the details thereof; and

(c) the steps proposed to be taken to bring 
down this oil wastage?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F PETROLEUM AND NATURAL GAS 
(C A P T SATISH KUMAR SHARMA); (a) and 
(b). Some wastage oil oil in the form of leakage, 
spillage, evaporation, etc., of petroleum prod
ucts may taken place in the oil projects.

(c) Measures taken to prevent such weistage 
include adoption of improved house-keeping, 
opeationa and maintenance parctices; conduct 
of energy audits and diagnositc analysis/stud
ies to identify areas requiring rectifiatio of im
provement; and adoption o improved technol
ogy/retrofitting etc.

Accumulation of Iron-Ore at 
Kudramukh Iron Ore Company

5435. SHRI SAN AT KUMAR MANDAL; 
Will the Minister of S TE  E L tie pleased to state;

(a) whetherthere is large scale accmulationof 
iron ore at Kudremukh Iron Ore Company in 
Karanataka due to sluggish demand from for
eign buyers;

(b) if so, the details thereof;

(c) the quantum of iron ore lying with the 
company at presetn; and

(d) the steps taken by the Government to 
explore new markets?

Iron Ore Concentrate -2.15 lakh tonnes

Iron Ore Pellets -1.5 lakh tonnes

Considering the size of Company’s opera
tions, the stock levels are not high. Maintenance 
of stock at these levels is necessaryto meet 
shipping schedules and avoid detention of ves
sels.

(d) The development of new markets is a 
continuous process in the company. Substan
tial progress has been made by the company 
during 1992-93 in locating new markets in coun
ties like China and Taiwan.

Riot-Affected Areas

5436. SHRI GEORG E FERNANDES;
SHRI MAJORANJAN BHAKTA;

Will the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether a joint delegation of four 
national women’s organisations visited the 
riot-affected areas in Bhopal. Ahmedabadand 
Surat recently;

(b) if so, whehterany memorandum has 
been submitedtothe Union Govemment by 
the said delegation;

(c) if so the main demands made therein;
aid

(d) the reaction of the Union Governemnt 
tfiereto?

TH E  MINISTER O F HOME AFFAIRS 
(SHRI S.B. CHAVAN) (a) to (d). Yes, Sir. The
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delegation submitted a memorandum to the 
Government making some recommendations. 
There are under examination.

[ Translation]
Production of LPC Bottling Plants

5437. SHRICHITUBHAIGAMIT: 
MOHAMMAD ALI ASHRAF

FATMI:

Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to state:

» (a) whetherthe production in L. P.G. bottling 
plants is as per their producion capacity;

(b) if not, the reasons therefor; and

(c) the efforts being made by the Govern
ment to ensure that production in these plants is 
as per their capacity?

TH E  MINISTER OF S TA TE  O F TH E  MIN
ISTRY OFPETROLEUM ANDNATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a)to(c). 
The bottling capacity is utilised on the basis of 
planned targets which are fixed taking into con
sideration the availability of LPG, seasonal 
fluctuation in demand, operational constraints 
and economic market linkages.

[English]

Anciliarisation Programme in CIL 
Subsidiaries

5438. SHRI SANDIPAN BHAGW AN 
THOR A T : Will the Minister of COAL be pleased 
to state:

(a) whetherthe programmeof anciliarisation 
of industr in the subsidiaries of the Coal India 
imited during the last three years has been in 
accordance with the standard norms;

(b) if not, the reasonsthereor;

(c) the details regarding the growth of ancil
lary industries during each of the last three yars, 
subsidiary wise;

(d) whetherthe progress of anciliarisation 
has t>een reviewdcriticallyforthe healthy growth 
of such units;

(e) if so, the details thereof; and

(f) the measures taken/being taken to make 
such units more productive and profitable?

THE M IN ISTER O FSTATE O F TH E  MIN
ISTRY OF COAL (SH Rl AJIT P AN J A): (a) to (f) 
Information is being colleted and will be laid on 
the Table of the House.

Health Faciiitles

5439. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of HEALTH AND 
FAM ILYW ELFAREbe pleased to state:

(a) whether the Government are aware of 
growing inadequacies in the present health fa
cilities available in rural and urban areas of the 
country;

(b) if so, the comprehensive health plan 
formulated for rural and urban areas during the 
Eighth Five Year Plan; and

(c) the investment likely to be made avail
able for rural and urban areas to strengthen and 
modernise the health services to deal with the 
problems more effectively?

TH E  MINISTER O F HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a) Health facilities are being provided through 
a network of primary health centres, sub-cen- 
tres, district hospitals and tertiary level referral 
centres. Except for occasional disparities which 
occur at some loacations, the provision of serv
ices through this infrastructure has met public 
needs substantially. The Central Government 
has also tjeen supplementing the States' efforts



tlirough various Centrally Sponsored health 
program m es for the prevention and control a 
major diseases.

(b) Th e  major thrust areas identified for 
development in the 8th Five Year Plan (1992-97) 
interalia include consolidation of infrastructure 
set up in the rural areas, disease control, health 
manpower development impetus to bio medical 
research and augmentation of the Indian system 
of medicine and homeopathy. The  containment 
of population growth with special emphasis on 
child survival and the safe Motherhood 
Progamme is the twin plank on which the health 
strategy initiatives have been based

(c) During the 8th Five Year Plan (1992-97). 
the allocation for Health and Family Welfare 
Program m es (including States/UTs) are 
Rs.7575.92crores and Rs.6500crores resp€>c- 
tively.

1135 Written Answers APRIL 19.1993 Written Answers 1136

orienting the product-mix of the Plate Mill of 
Bhilai Steel Plant. Th e y are planning to export 
2.6 lakh tonnes of plates dunng 1993-94. in 
addition to the domestic sales plan of 2.75 lakh 
tonnes. This will permit maintaining production 
by working two shifts.

[Trans/ation]

Rates of Post-Matric Scholarships

5441. DR. LA X M IN A R A YA N  P A N D E VA: 
SH R I R A M E S H W A R  P A TID A R :

Will the Minister of W E L F A R  E be pleased 
to state:

(a) the date when the rates of post-matic 
scholarships for Scheduled Casts and Sched
uled Trit>es students being given under the 
Contrally sponsored schemes were revised;

Lean Order Position in Bhilai Steel 
Plant

5 4 4 0 . S H R I S A R A T  C H A N D R A  
P A T T  AN  A YAK: Will the Minister of S T  E E L be 
pleased to state:

(a) whether the Bhilai Steel Plant is facing 
lean order posilion for plates;

(b) if so. the reasons therefor: and

(c) the steps taken/prop)osed to be taken by 
the Government in the regard?

T H E  M IN IS T E R O F S T A T E O F T H E  M IN
IS TR Y  O F  S T E E L  (SH R I S O N T O S H  M O H A N  
D E V ); (a )a n d (b ). The  Plate Mill of Bhilai Steel 
Plant manufactures plates of thicker sizes 
(above 10 m m ). There has been an inadequate 
demand in the contry for plates of such size. as 
compared to the production capacity of the Mill.

ic) Stool Authority of India Limited is re-

(b) the price index at the time of this revision 
and at present:

(c) whether the Governm ent propose to 
revise the rates of scfx>larships every year in the 
t>eginning of the academic session in accord
ance with the prevailing price index: and

(d) if so, the details thereof?

T H E  M IN IS TE R  O F  W E L F A R E  (S H R I 
S IT  A R A M  K E S A R I): (a) Under the Centrally 
Sponsored Scheme of Post Matric Scholarship 
for students k>elonging to Scheduled Casts and 
Scheduled Tnbes. the rates of maintenance 
allowance were reivsedwrth effect from 1 7.1989.

(b) Th e  index number of Wholesale prices 
in India (Base 1981 -92) in respect of All C o m 
modities are 162.9 on 1.7.1989 and 232.6 (Pro
visional) on 13.3.1993.

(c) No. Sir.

(d )D oe s notarise.
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[English]

Awarding of ONGC Contract

5442. SHRI SA N A T KUMAR MANDAL: 
Will the Minister of PETROLEUM  AND N A TU 
RAL GAS be pleased to state:

(a) wehtherattention of the Government has 
been drawn to the riewsitem captioned “Hyundai 
intesifies counter campaign" appearing in Fi
nancial Express dated February 14.1993:

(b) if so. whehter Hyundai Heavy Industries 
(HMD which lost the 150 million contract to 
Deowoo in January, even after being the lowest 
bidder, has stepped up its compaign for reversal 
of the O N G C  decision to handover the SHW  
water-iniection project to the latter: and

(c) if so. ttie manner in wfx:h the Government 
I >ropose to proceed in the matter and set at rest 
the controversy brewing overthe award of the 
ONGC contrjict to Daewoo?

TH E MINISTER O F TI-iE S A TE  OF TH E  
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA); (a) 
Yes. Sir.

(b) and (c). Representations from M/s. HHI
I lavo t>een received by the Government and they 
have been suitably dealt with.

Accidental Deaths

in such cases has been on the high side as 
comapred to that in population; and

(d) the steps taken/being taken to check 
such deaths?

TH E  MINISTER OF HOME AFFAIRS 
(SHRI S B. CHAVAN): (a) to(c). Yes. Sir. On 
the basis of the latest report by the National 
Crime Records Bureau published in 1990. there 
has been a steady incrase in the incidence of 
accidental deaths in the country overthe years. 
The increase was at a compound growth rate of 
4.2°o per annum during the decade 1980-1990: 
the increase in 1990overthe previous years was 
3.2°o. This IS higher than the growth rate of 
population in thecountry. Furtherthe increase in 
volume (incidence per lakh of population) was 
2.0°o per annum during this decade and was 
1,4'’oin 1990 over the previous year.

(d) As Police’ is a State subject, it is for the 
State Government Union Territory concerned 
to investigate the cause of accidental deaths and 
to take necesary remedial measures

(Translation]
Oil Projects/Schemes of Gujarat

5444. SHRICHHITUBHAIGAMIT; 
SHRI KASHIRAM RANA: 
MOHAMMAD ALI ASHARAF 

FATMI:

5443. SHRI G EO R G E FERNANDES; Will 
the Minister of HOME AFFAIRS be pleased to 
state:

(a) whether according to the report of the 
National Crime Records Bureau, there has laeen 
an increase in the incidence of accidental deaths 
•n the country;

(b) if so. the details thei eof:

(c) whether the annual percentage increase

Will the Minister of PETROLEUM  AND 
NATURAL GAS be pleased to state;

(a) the details of the oil projects/schemes of 
Gujarat pending with the Union Government for 
approval:

(b) the reasons for dealy in according ap
proval to thse projects/sechemes: and

(c) the time by which approval is likely to be 
accorded?
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TH E  M IN ISTER O F S T A TE  O F TH E  MIN

ISTRY O F PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) to (c). 
There are two proejct proposals of the Indian Oil 
Corporation in respect of the State of Gujarat, 
namely:

i) setting up of LPG import facilities at 
Kandla; and

ii) expansion of Koyali Refinary by 3 
MMTPA.

These proposals are at different stages of 
processing in the Ministry of Petroleum and 
Natural G s.

[English]
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(a) whetherthe Steel Authority of India Lim

ited has formulated a plan for boosting Research 
and Development programmes; and

(b) if so, the details there-of?

TH E  MINISTER OF S TA TE  O F TH E  MIN
ISTRY OF STEEL (SHRISONTO SH MOHAN 
DEV); (a) and (b). Steel Authority of India Lim
ited (SAIL) has formulated a perspective Re
search and Development Plan upto2005AD for 
improving the technological performance indi
ces of Steel Plants, introduction of new tech
nologies, new product development etc.

Major thrust areas of R & D programmes and 
activities include;

increase in Prices of Petroleum 
Products

1) Improvement in productivity and yield 
by process optimisation.

5445. SHRI HARISH NARAYAN PRABHU 
ZAN TYE; Will the Minister of PETR O LEUM  
AND NATURAL GAS be pleased to state:

2) Reduction in specific energy consump
tion at various stages and also by effective waste 
heatutilisaion.

(a) thf number of times the prices of various 
petroleum products and LPG increased during 
the last three eyars, item-wise, and

3) improvement in quality fo products and 
development of new value added products, to 
meet the stringent requirements of customers.

(b) the impact thereof on the demand of 
^various petroleum products?

TH E  M IN IS TE R O FS T A TE  O F TH E  MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CA P T. SATISH KUMAR SHARMA): (a) The 
prices of various petroleum products were re
vised during the last 3 years on 15.10.90,25.7.91 
and 16.9.92.

(b) No significant impact on demand is 
anticipated.

Research and Development Pro
grammes In SAIL

5456. SH R I S A R A T  C H A N D R A  
PATTANAYAK: Will the Minister of STEE L be 
pleased to state:

4) Pilot Plant studies for futuristic tech
nologies to gain necessary confidence for 
establishign commercial scale plants.

Apart from the prime area of Iron and Steel, 
due emphasis is also t»eing given to other sec
ondary areas which have animpact on the over
all competitiveness of the Industry, such as coal 
chemicals and by-products, tribology, pollution 
control and total quality process.

Tribal Sub-Plan

5447. DR. LAXMINARAYAN PANDEYA: 
SHRI RAMESHWAR PATIDAR:

Will the Minister of W ELFARE be pleased 
to state:
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(a) the criteria for allocating Central assist
ance to States under the Tribal sub-plan; and

(b) the amount allocated during 1992-93and 
earmarked for 1993-94 under the Triba! Sub- 
plan, State-Union territory-wise?

TH E  MINISTER O F W ELFARE (SHRI 
SITARAM KESRI): (a) The special Central 
Assistance (SCA) is generally allocated to the 
States/UTs under Tribal sub-plan giving ad

equate weighting to the economic condition of 
Scheduled Tribe population and theirconcen- 
tration inte h Tribal sut>Plan area. In addition, on 
a receipt of the proposals form the concerned 
State Govemments/U.T. Administration.

(b) The amount allocated during 1992-93out 
of SC A for TS  P to different States/UT s is given 
in the Statement.

Allocation for 1993-94to different States and 
UTs out of SCA is underfinalisation.

STA TE M EN T S. No. State

S.No. State Total 
(Rs. in lakhs)

1. Andhra Pradesh 1529.34

Z Assam 1077.61

3. Bihar 3175^5

4. Gujarat 1855.84•

5. Himachal Pradesh 403.39

6. J&  K 296.14

7. Karnataka 327.42

8. Kerala 207.23

a Madhya Pradesh 6785.01

10. Maharashtra 181521

11. Manipur 383.41

12. Orissa 3378.03

13. Rajasthan 16/9.46

14. Sikkim 60.93

15. Tamil Nadu 270.72

Total 
(Rs. in lakhs)

16. Tripura 414.94

17. Uttar Pradesh 58.40

18. West Bengal 1171.67

UTs

19. A & N  Island 86.13

20. Daman & Diu 23.87

25000.00

Employment to Sri Lankan Tamil 
Repatriates

5448. SHRI D. PANDIAN: Will the Minister 
of HOME AFF Al RS be pleased to state:

(a) the details of loan granted to various 
institutions and mills for giving employrr>ent to 
the Sri Lankan Tamil repatriates by the Repatriats 
Cooperative Finance and Development Bank 

’ during each o the last three years;

(b) the numt>er of repatriate from Sri Lanka 
employed in various concerns with the help of 
loan of this Bank till date;

(c) the number of concerns declared sick
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and the number of repatriates retreched as a 
result thereof;

m

(d) whethertheBankhasstartedfunctioning 
as a Commercial Bank: and

<e) if so. sirK;e when and the reasons tlieref or?

TH E  M INISTER O F S T A TE  IN TH E  MIN
ISTR Y O F HOM E AFFAIRS (SHRI RAJESH 
PI L O T ): (a) No loans have been releasd by the 
Repatriates Cooperative Finance & Develop
ment Bank Limited to instituions or mills during 
the last three years for giving employment to the 
Srilankan repatnates as there has t>een no 
organised repatnation since 1984

(b) Till date. 4546 repatriates have been 
provided employment in 249 industrial units 
financed by the Bank.

(c) Of the249units. 79arereportedtot>esick 
or closed down. Of 4546 repatriates provided 
employment 1470are not continuing in employ
ment with the units to which they were sponsored 
by the Bank. The include also those repatnates 
who left employment voluntarily or without any 
information to the Bank or the employer.

(d ) The Bank is not functioning as a Com
mercial Bank.

(e) Does not arise.

Delimitation of Corporation 
ConstituerK;es

5449. SHRI MOHAN SINGH (Deoria): Will 
the Minister of HOME AFFAIRS be pleased to 
state;

(a) whethe r there is any proposal with the 
Government for delimitation of Corporation con
stituencies in Delhi on the t>asis of 1991 cerisus; 
and

(b) if so. the decision, if any. taken in this

APRIL 19.1993 
regard?

Written Answers 1 144

TH E  MINISTER O F HOM E AFFAIRS 
(SHRI S B. CHAVAN); (a) and (b) The Delhi 
Muncipal Corporation (Amendment) Bill. 1992 
wcisintroducedinLokSabhaon24.11.1992. The 
Bill could not be considered in the last Session. 
According to caluse 3 of the Delhi Municipal 
Corpoation (Amendment) Bill. 1992. the first 
election to the Corp>oration after the commence
ment of the Delhi Muncipal Corporation (Amend
ment) Act is to be on the basis of the provision 
population figures of Delhi as published in rela
tion to 1991 census.

Incentive To  Lac Growers

5450. SHRI BASUDEB ACHARIA Will 
the Minister of W ELFARE be pleased to state;

(a) whether it is a fact theat 2*’b of export 
value of shellac exported is deposited with the 
Iribal Cooperative Marketing Federation of India 
for the purpose of assisting lac growers; and

(b) if so. the df>tails thereof?

TH E  MINISTER O F W ELFARE (SHRI 
SIT ARAM KESRI) (a) 5° » of the FOB value of 
exports is deposited by exporters with Tibal 
Cooperative Marketing Development Federa
tion of India Limited (TR IFED ) as registration 
fees for assisting lac growers. This arrange
ment came into force from 1.1.1992.

(b) From 1.1.1992 to 31.3 1992 Rs. 3.54 
lakhs wascollected. Duringthecurrentfinancial 
year 1992-93 (upto February. 1993) Rs. 21.61 
lakhs was collected as registration fees

Transatation}

Amount For Ad vasi Region And 
Districts Of Madhya Pradesh

5451.KUMARIVIMLAVERMA: Will the 
Minister of W ELFARE be pleased to state;
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(a) whetherany separate amount is being 
provided by the Government for the develop
ment of Adivasi regions and districts of Madhya 
Pradesh as well as of other States of ttie Country;

(b) if not, the reasons therefor and if go. the 
year-wise amount of assistance provided to the 
State for the above-mentioned purpose during 
t h e  last three years:

(c) whetherthe amount and the related work 
is analysed by the Governent; and

(d) if so. the details thereof and if not, the 
reasonstherefor?

THE I^INISTER OF W ELFARE (SHRI 
SITARAM KESRI) (a) Yes Sir. special Central 
Assistance is provided to the State Govern
ments as an aditive to the State T  rihal sub-plan.

This assistance is primarily meant for family 
oriented income generating scheme and 
infrastructural development. Besides, assist
ance is also given under various Central and 
Centrally sponsored Schemes.

(b) Details of assistance year-wise pro
vided to the states during the last three years i.e.
1990-91,1991-92and 19922-93are given in the 
statements Ito XI Wide 1053-64

(c) and (d) Yes Sir, The Tribal Develop
ment Departments of the Statos/ITs concerned 
above, by and large, established monitoring and 
evaluation machinery at State. District. ITDP 
and Block levels. Besides, th'is Ministry also 
analyses various schemes from time to time 
through studies undertaken by various 
organisations.
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Ĝ OC\J

CD•rr
CO
eg

3i

9
S8

CM

8
8?

8
8

! O i O
, O■ o  o
I i n
’ C s J

8

8
O

tn
G O

c\j
C O
C D

O sJ

oo
I

CO II
' I
I C S J  I
: < M  :

CO

i i  ^

CO tn  ^  ®  ^

E
J2C
(h

3•o
CD

-= 2
E g.eu c=

cd

I
G O

03

oO
C  
CD

03 ^  

<  ^

C D

Q
oO

03
Q

8

ro
o

I—

•D
C
03

6



1151 • Vritten Answers APRIL 19. 1993 Written Answers

I? 1

. 05 I a; I

a

3 Q S

<£)
C\J
o6 ^  8

S3

CO i 
g  
^  ,

s 8

K. 59 in

!5

§

CO

I
CD i

t i
r̂ '

8  gj 52
iS $  S

i

Tf m

*2 {8

(O

o

R

a
S

s  a
Si - -

(D

! ^
; l

CO Osj

a.
S

o

2
£

5

CL
(O

i CO cvl c r i IT )  C O 5  ^



1153 Written Answers CHAITRA29.1915(SAKA) Written Answers

S
to

£

O  1

o>

<o

%
CO i

s

to

ffi
tfj

o
CU

c5

s
a

CO

}C

58

a

(O  GO

CM CVJ

cvi

LO

§

CO

s

8

! CO

m

8lO

§ .n3
' <N i
I i

E
m
o
M

■g

t

8
o

cn

CO Un ' i -  - r -

n-

E
-ac

C/5

3
■Qra

CO

m
3
s-

h-
cn
cvi

■s
2

c5l
s

-S
c
ro

if?
c5

■§

y
Z
oO
C
05
E

§ -
GJ

CD
CO

I

a

a>
>
OJ

s>
CD

Z
oO
cc
■OPO
Q

CO



1155 Written Answers APRIL 19.1993 Written Answers 1156

I
CO

o> I

00

Qi

I 8

i \

; «  i

> E5 Ij CN i

I to

O)

1

» CO

I c \ j :

.33
Q
oC
c

CD
Q

I ‘i o> I

I B I o: I—
! ?  

CO
c5

C O Ki



1157 Written Answers CHAITRA29.1915(SAKA) Written Answers 1^58

00

I

CO

oo

U1 !
oc\j
ID

Ocr>CVJ

mr-

C\JoĈJ
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CHAITRA 29.1915 (SAKA)

[Translation]
Written Answers 1194

Manual Scavenging System

5452. SH R ISYED  SHAHABUDDIN; Will 
the Ministerof WELFARE be pleasedto referto 
replygivenonMarch 10.1993to starred Ques
tion No. 201 and state:

(a) total allocation during the Seventh Five 
Year Planforthe operation of manual scaveng
ing system in the country;

(b) the total expenditure incurred during the 
Seventh Plan;

(c) the quantitative achievements during 
the Plan period, item-wise; and

(d) the number of individuals and depend
ants thereof, who were shifted from manual 
scavenging to other gainful occupation during 
the year?

TH E  l\/IINISTER O F W ELFARE (SHRI 
SITARAM KESARI): (a) Total allocation during 
Seventh Five Year Plan was Rs. 41.44 crores 
under the Centrally Sponsored Scheme

(b) The entire provision of Rs. 41.44 crores 
was released to the State Governments.

(c) The quantitative achievements under 
the Scheme reported are asfollows:-

(i) No. of Dry latrines converted. 9.63.118

(ii) No. of Scavengers Liberated 
/rehabilitated

(Hi) No. of towns completed

(iv) The programme is continuing

14.529

40.

(d) Consequent upon the decision of the 
Planning Commission on 10th sept. 1991 the 
National Scheme of Liberation and Rehabilita
tion of Scavengers and their dependents was 
formulatedatthefagandof theyear 1991 -92. The 
target was to rehabilitate65.140scavangers and 
their dependents during 1992-93. Further re
ports are awaited.

Auratya Gas Cracker Project

5453. SHRI G AYA PRASAD KORI; Will 
the Ministerof PERTROLEUM AND NATURAL 
GAS b>e pleased to state;

(a) whether the Union Government have 
provided funds for the Auraiya Gas Cracker 
Project, Auraiya, (Uttar Pradesh): and

(b) if so, the extent of amount being re
leased during the current financial year?

THE IV1INISTER OF STATE OF TH E fŷ lN- 
ISTRY OF PETROLOEUM  AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): (a) 
No budgetary support is to be provided.

(b) Does not arise.

Negative Travel Advisories

5454. SHRI RAM NAIK:
SHRI MOHAN RAWALE:

Will the Ministerof CIVIL AVI ATION AND 
TOURISM bepleasedtostate:

(a) whether the Govemment are aware that 
the United States and Japan have Issued nega
tive travel advisories;

(b) if so. the salient features of the advisories 
issued by the united States and Japan: and

(c) the steps taken/proposed to mitigate the 
adverse effect on the number offoreign tourists?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM  ( SHRI GHULAM NABIAZAD) (a)
Yes, Sir.

(b) and (c) Travel Advisones against vis
iting certain parts of India were issued tX3th by the 
United States of America and Japan after the 
Ayodhya incidents in December 1192. The 
Japanese Govemment later withd- . the advi
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sory and the U.S.Gavernment made it less 
restrictive and factual consular information. An 
advisory was again Issued by the U.S. Govern
ment immediately after the bomb lasts in Bom
bay advising their citizens to defer their travel 
plans to Delhi. This advisory has now been 
withdrawn.

In order to mitigate the effect of such 
advise ries and other adverse publicities effec
tive publicity and reassurance campaigns have 
been launched in the overseas markets and a 
budget allocation of Rs. 5 crores has been made 
for the same.

Construction of Dams In Kerala

5455. SHRI V.S. VUAYARAGHAVAN: Will 
the Minister of W A TER  R ES O U R C ES be 
pleased to State;

(a) whether the Governemnt of Kerala has 
submitted any proposal for construction and to 
check dams across rivers in Kerala;

(b) if so, the details thereof;

(c) whetherthe Union Government have 
sanctioned any amount forthis purpose: and

(d) if not. the reasons therefor?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTR Y O F URBAN D EV ELO P M EN T AND 
M IN ISTER O F S TA TE  IN TH EM IN IS TR Y O F 
W A T E R  R E S O U R C E S  ( S H R I P.K 
THUNGON) (a) to (d) Check dams are generally 
constructed across gullies, nallas etc. in the 
catchment area of the rivers to check soil ero
sion . The Central Government has released an 
amount of Rs. 1.60crorestotheGovemmentof 
Kerala during the year 1992-93 for soil conser
vation measures in the catchment under the 
Centrally sponsored schme of soil conservation 
in the catchment of River valley projects.

[ Translation]

Indian Students In Erstwhile Soviet 
Union

5456 SHRI BHOGENDRA JHA: Will the 
Minister of External Affairs be pleased to state

the number of Indian students studying in the 
independent State of the erstwhile Soviet Union. 
State-wise?

TH E  MINISTER OF S TA TE  IN TH E MIN
ISTR Y O F EX TER N A L AFFAIRS (SHRI 
SALMAN KHUR SHEED ) As per information 
available, the unmberof Indian students study
ing in the independent States of the erstwhile 
Soviet Union statewise, is as under:-

Country No. of Indian students

Russia 200 (approx)

Ukraine 573

Uzbakistan

Arm enia

Belarus 140

Georgia 104

Kirghistan 00

Azerbaijan 72

Latvia 62

.Tadjikistan ^ 57
(alm ost all have 
beenevaculsed)

Kazakhstan 45

Moidova 6

Estonia 1

Lithuania nil

Turkenistan nil

[English}

Development Of IA Al

B457. S H R I K O D IK K U N N IL  S U R E S H ; Will 
the M in iste r of C IV IL  A V I A T I O N  A N D  
T O U  R S IS M  be pleased to state;

(a ) w hethor land has be en  acquired  for 
developm ent of the International Airports A u 
thority of India activities in Kerala:
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(b) if so, the details tereof; * dost involved, and location?

(c ) w hetherthe G overnm ent ofKerala has 
been given any assurance in this regard; and

(d ) If so. the details thereof?

T H E M IN IS T E R O F C IV IL A V IA T IO N A N D  
T O U R IS M  ( S H R IG H U L A M  N A B IA Z A D ) (a ) to
(d) 140 acres of land for construction of terminal 
building and 110 acres for expansion of runway 
at the Triva n d ru m  Ai rport have been identified 
on the south-w est side of the existing runway. 
T h e  Authority has approached the State G o v 
ernm ent of Kerala for acquisition of this land.

Collection of Inland Air Travel 
Tax

5458. S H R I S U K H E N D U  K H A N : Will the 
Minister of C l V IL  AVI A T IO N  A N D  T O U R IS M  be 
pleased to state:

(a ) the nu m b er of p assengers carried by 
each air taxi operator for the financial years
1991-92 and 1992-93; and

(b ) the am ount oflnlend Air T ra v e l Ta x  
( I A T T )  collected by each airtaxi operator and 
deposited with the G overnm ent?

T H E  M IN IS TE  R O F  C l VIL AVI A T IO N  A N D  
T O U R I S M  ( S H R I G H U L A M  N A B I AzAD) (a ) 
and (b ) T h e  information is being collected and 
will be laid on the Ta b le  of the H ouse.

Food Processing Industries in 
Maharashtra

5 4 5 9 . S H R I A R V I N D  T U L S H I R A M  
K A M B L E :  W ill th e  M in is te r of F O O D  
P R O C E S S IN G  be pleased to State:

(a ) the details of propo.sals received from 
the Governm entof Maharashtra forsetting up of 
food processing industries during 1992; and

(b ) the proposals cleared with estim ated

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  M IN 
IS T R Y  O F  F O O D  P R O C E S S IN G  IN D U S R IE S  
(S H R IT A R U N G O G O I) ; (a )a n d (b ) .  Ministry of 
Food Processing Industries have provided a s
sistance to the tune of Rs. 57.1. lakhs in 1991 -92 
and Rs. 50.0 lakhs in 1992-93to the Maharashtra 
State Agricultural M arketing Board, punc for 
Mahagrapes post harvest processing project for 
grapes.

Letters of Intent in respect of proposals 
received through Governm ent of Maharastra for
II potable alcohol molasses sources and 15 for 
beer have been granted with the total of over Rs. 
150crores investment.

Encroachment of Indian Territory By 
Nepalese Nationals

5 4 6 0 . S H R I  R A J N A T H  S O N K A R  
S H A S T R I:  Will the M inister of E X T E R N A L  
A F F A l R S  be pleased to state:

(a ) the progress m ade in the discussions 
held with Nepal on encroachement of thousands 
of acress of Indian territory in Biharby Nepalese 
nationals;

(b) whether the Governm ent have taken up 
this matter with the leaders of that countrty; and

(c)if so, the details thereof?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  M IN 
I S T R Y  O F  E X T E R N A L  A F F A IR S  (S H R I 
S A L M A N  K H U R S H E E D ) : (a ) t o (c ) .W e h a v e  
had this matter discussed with the Governm ent 
of N epal at various levels includingthe Jo int 
Technica l Level India-N epal B ou ndary C o m 
mittee . Th is  will com e up for further discussions 
in the next meeting of the Boundary Com m ittee 
to be held in September/October. 1993.

UN Conference On Human Rights

5461. S H R I S Y E D  S H A H A B U D D IN : Will



(a) whetherthe UN has decided to organise 
a World Human Right Conference during 1993;

(b)if so, the Venue of theconfererx:eandthe 
time by which it is likely to be organised:

(c) whether India is a memt>er of the Inter
national Preparatory Committee;

(d) if so. the agenda for the conference;

(e) whether the Govememnt have set up a 
National Prenaratory Committee for this confer- 
erx^e; and

(f) if so. the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTR Y O F EX TER N A L AFFAIRS ( SHRI 
SALM AN KH U R SH EED ) (a)to (f) A World 
ConfererKe on Human Rights is being organ
ised bythe UN in Vienna from 14th-25th June, 
1993. India alongwithothermemtjer states of the 
UN. is actively participating in the preparatory 
Committee meetings for the conference. The 
agenda for the conference was approved by the 
UNGA vide resolution47/133. in its annex which 
given in the statement No National Preparatory 
Committee for this conference has t>een set up.

S TA TE M EN T

Provisional Agenda for the World IConfer- 
ence on Human Rights

1. Opening of the Conference.

2. Election of the President.

3. Adoption of the rules of procedure.

1199 Written Answers APRIL 19,
the Minister of EXTERNAL AFFAIRS be pleased
to state:

1993
Committee.

Written Answers ^200

4. Election of other officers of the Confer
ence.

6. Establishment of committees and 
working groups.

7. Adoption of the agenda.

a  Conrvnemorationoftheintemationalyear 
of the World's Indigenous people.

9. General debate on the progress made in 
the fieki of humna rights sirx:e the adoption of the 
Universal Declaration of human rights and on 
the identification of obstacles of further progress 
in this area and ways in which they can be 
overcome,

10. Consideration of the relationship 
between development, democracy and the 
unviersal enjoyment of all human rights, keep
ing in view the interrelationship ar>d indivisibility 
of economic, social, cultural, civil and political 
rights.

11. Consideratk>n of contemporary 
trends in an new challenges to the full realization 
of all human rights of women and men. including 
those of persons tiekxiging to vulneraisle groups.

12. RecommerKJationsfor

a) Strengthening international 
cooperation in the field of hu
man rights in conformity with 
the Charter of the United Na
tions and with international 
human rights instruments;

b) Ensuring the universality ob
jectivity and non-selectivity of 
the consideration of human 
rights issues:

c) Enhancingtheeffectivenessof 
United Nations activities and 
mechanisms:

5. Appointment of the Credentials d) Securing the necessiiryfinan-
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cial and other resources for 
United Nations activities in the 
area of human rights.

C H AITR A29.1915 (S AKA)

(b) if so, the decrease in rates by various 
cold drink manufactures after the announce
ment, brand-wise; and

Written Answers 1202

13. Adoption of the final documents
arKl report of the Conference.

B TP S Due Against DESU

5462. SHRI SAN AT KUMAR MANDAL 
Will the minister of POWE R t)e pleased to state;

(a) the amount which the Delhi Electric 
Sup>ply Undertaking has to pay to the Badarpur 
Thermal Power Station as on April 1,1993;

(b) the reasons for failure of DESU in 
payment of the amount to the BTPS and

(c) the other measures proposed to be 
taken by the Government for the regular pay
ment of its dues?

TH E  MINISTER OF S TA TE  IN TH E MIN
ISTRY OF POW ER (SHRI P.V. RANGAYYA 
NAIDU): (a) 10(C). DESU owes aboutRs. 2479 
crores. including surchai ̂ e for delay in pay
ment, to BadarpurTheimalPower Station(BTPS) 
as on 1 .4 .1 993forthe supply of powerupt Feb.
1993. D ESU is not in a poistion to make pay
ments forthe purchase of power, particularly 
from BTPS. as it is facing huge revenue deficit 
due to alround increase in the cost of in-puts and 
otheroperational expenses, heavy overheads, 
high distribution losses etc, Delhi Administra- 
tion/DESU have been advised to take suitable 
measures to mobilise necessary resources to 
clear the dues.

Price of Cold Drinks

5463. SHRI RAMCHANDRA VEERAPPA: 
Will the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state;

(a) whether the Union Government have 
announced decrease in excise duty on cold 
dnnks in the budget of 1993-94;

(c) the steps taken/proposed to be taken 
bythe Union Govemment to reduce the price of 
various brands of cold drinks being marketed in 
Delhi?

THE MINISTER OF STATE O F TH E  MIN
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI); (a) to (c). While there 
has been no reduction in the excise duty in 
respect of sweetened Aerated Water, excise 
duty in respect of carbonated fruit drinks has 
been reduced to ‘Nil' in the budget proposals of
1993-94

Telecast of Feature Films On Delhi 
Doordarshan

5464. SHRI MOHAN RAWALE; Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state;

(a) the number of English feature films 
teecast by Delhi Doordarshan during each of the 
last three years;

(b) whether the Government propose to 
reduce the number of English feature films and 
increase the telecast of regional language fea
ture films instead;

(c) if so, the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO); (a) 
Doordarshan telecast 90 English and other for
eign films (either dubbed in English or with 
English sub-titles) during the period 1990-91

(b) No. Sir.

(c) Does not arise.
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(d ) T h e  present slots for foreign and re

gional la n gu a ge  feature films are considered 
adequate.

Food Processing Facility

5465. S H R I U D D H A B  B A R M A N : Will the 
Minister of F O O D  P R O C E S S I N G  I N D U S 
T R I E S  be pleased to state:

(a ) the percentage of food p; ocessing facil
ity available in the country as com p a red  to the 
total food processing facility of the world;

(b ) w hether the G o ve rn m e n t have identi
fied potential food processing zones in the coun
try: and

(c ) if so. the details thereof?

T H E M I N I S T E R O F S T A T E O F T H E M I N -  
I S T R Y O F  F O O D  P R O C E S S IN G  IN D U S T R IE S  
( S H R I T  A R U N  G O G O I )  (a ) A s  no specific study 
has been  conducte d , the percenta ge  of food 
processing  facility available in the country as 
com pared to the total facility of the world cannot 
be indicated.

(b ) and (c ) M inistry of Fo o d  P rocessing 
Industries has form ulated serveral d e ve lo p 
mental plan schm es for providing assistance for 
developing food processing industries during 
the Eighth Plan w hich inter alia include assist
a nce to state G overnm ent organisations/coop
eratives/voluntary organisations, jointsector. 
etc.. for setting up or enlarging processing facili
ties. developing backward linages with farmers, 
m arketing support. pork and poultry and other 
m eat processing facilities, tuna and other fish 
processing facilities, deep processing and pack
aging and training of m an-poer in certain sectors 
etc.

Newsprint Quota

5466. S H R I S O M J IB H A I  D A M O R  : Will 
er the Minister of INFORMATIOrj AND BROAD

C A S T I N G  t)C pleased to state;

(a ) whether the I. E , N :S. have submitted

any m em orandum  to the G ovem m ent on new s
print quota; and

(b ) if so. the response of the G o ve rn m e n t 
thereon?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  M IN 
IS T R Y  O F  IN F O R M A T IO N  A N D  B h O A D - 
C A S T IN G (S H R I K .P  S IN G H  D E O ) (a ) I.E .N  S. 
has t)een submitting m em oranda to the govern
ment on various subjects including newsprint.

(b ) Governm ent’s response to such issues 
is guided byits comm itmont to the developm ent 
and growth of a free press in the country T  o this 
and the process of liberalisation of newsprint 
import and allocation has been initiated since 
1992-93

fTranslatioiij
Doordarshan Coverage

5467 K U M A R ! V IM L A V E R M A : W illih e  
Minister of IN F O R M A T IO N  A N D  p R O A D - 
C A S T I N G  be pleased to state:

(a)the percentage oftotal population nndarea 
co ve red  bythe D oo rd a rsh a n  in the country at 
present;

(b ) whether most of the remote, rural areas 
a n d h illy re g io n s a re  still u n c o v e re d  b y  
Doordarshan: and

(c) if so. the steps Governm ent propose to 
take in this regard?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  M IN 
I S T R Y  O F  I N F O R M A T I O N  A N D  
B R O A D C S T IN G  (S H R I K .P . S IN G H  D E O )  (a ) 
T V  service, at present, is available to an esti
mated 82.9 “o population and 6 3 .5 %  area in the 
country inclusive of fringe areas, w hore  e l
evated antennae and boosters are required for 
obtaining T V  rtxJeption.

(b)and (c) While formulating T V  expansion 
plans, due pnority is assigned to the rem ote.
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rural andhilly areas/regions of thecountry. With 
a view  to strengthen T V  service in the country 
including the remote, rural and hilly areas. 211 
T V  transm itter projects are at present under 
implementation/envisaged to t>e set up subject 
to availability of re so urce s a n d  inter-se  
pariorities.

News Bulletins On Doordarshan.

5468. S H R I M A T I  G E E T A
M U K E R J E E ;

S H R I J E B W A N  S H A R M A :

Will the iV/linister of IN F O R I^ A T IO N  A N D  
B R O A D C A S T IN G  be pleased to state:

(a ) w h ethe r the G o ve rn m e n t are aw are 
thatthe reduction of time fornew s bulletins ts 
givng rise to the problem  of n o n -co ve ra g e  of 
m any importantnews;

(b ) w hether it is a fact that theratio of news 
co ve rage  of the opposition parties has also 
com edow n;

(c) if so. the details andreasons thereof: and

(d ) the critena fixed in th^s regard?

T H E  M IN IS T E R  O P  S T A T E  O F  T H E  M IN 
IS T R Y  O F  IN F O R M A T IO N  A N D  B R O A D 
C A S T I N G  (S H R I K .P . S IN G H  D E O ):  (a ) No. 
Sir. while the duration of the E ve n in g  bulletins 
has been reduced from 20 to 15 minutes, dura
tion of the new s bulletin in the M orning has t>een 
increased from 10to 15 minutes with effect from 
01-01-1993.

(b ) N o. Sir.

(c ) D oes not arise

(d ) Inclusion of items in the new s bulletins 
in dependent upon their newsworthiness.

[Translation I

Efficiency Of Delhi Telephones

5469. S H R I  R A M  T A H A l  
C H O U D H A R Y :

Written Answers 12O6
SHRI ARJUN SINGH YADAV:

Will the Minister of C O M M U N IC A T IO N S  
be pleased to state:

(a ) w hether the efficiency of Delhi T e l 
ephones IS less as com pared to other Metropoli
tan cities:

(b ) if so. the detals thereof:

(c ) the reasons for the less efficiency of 
Delhi Telephones after its Ijecoming Nigam; and

(d ) the reaction of the G ove rnm e nt in this 
regard?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  
M IN S T R Y  O F  C O M M U N I C A T I O N S  (S H R I 
S U K H R A M ):(a )N o .S i r .

(b ) D oes not arise

(c) and (d) D o not arise in view of a' above 

[EnglishI

Film On Infintration From Bangladesh

5470 S H R I  A J O Y
M U K H O P A D H Y A Y :

S H R I A N IL  B A S U  
S H R IB A S U D E B A C H A R IA : 
S H R I R A B I R A Y :
P R O F .  M A L IN I

B H A T T A C H A R Y A .

Will the Minister of IN F O R M A T IO N  A N D  
B R O A D C A S T IN G  tx3 pleased to state:

(a ) wfiether ttieDoordarslian has assigned 
the production of a film on inf iltration from Ba n g
ladesh to anycom pany: and

(b) If so. the details and tlie reasons tfiereof ?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  M IN 
I S T R Y  O F IN F O R M A T IO N  A N D  B R O A D 
C A S T I N G  (S H R I K P S IN G H  D E O ) :  (a ) and
(b) Doordarshan have assigned ttv5 production 
of a 30 m inutes docum enta ry on Civilian 
Infliltration from B a ngladesh ' to M  'S  jam S tu 



dios. New Delhi, an empanelled producer with 
Doordarshan forcurrent affairs and documenta
ries. at a total cost of rs. 1.50.000.00 The first 
instalment of Rs. 60000/- has already been 
release.

Bull Trawlers

5471. PROF. A S H O K  A N A N D R A O  
DESHM UKH: Will the Minister of FO O D  
PR O CESSIN G  IN D USTR IES be pleased to 
state:
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the phased out in about 4 to 5 years. I n view of 
the problems connected with administration and 
enforcement this step may be linked with enact
ment of legislation for Indian vessels and iden
tification of a field organisation to implement.

5. There should not be any objection for 
allowing pairtrawling in the small scale mecha
nised sector in areas t>eynd the territorial waters 
while keeping a close watch on the number of 
such vessles.

1993 Written Answers ^^06

(a) whethe r a committee was constituted to 
study the possibility of permitting bull trawlers 
under the 1989charter scheme; and

(b) if so. the salient features of the 
recommedndations made by the Committee?

TH E M IN IS TE R O F S TA TE O F TH E  MIN
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SH R ITA R U N  G O G O I): (a) Yes. Sir.

(b) Details are given in the Statement.

S TA TE M E N T

Recommendations of the Committee on 
Bull Trawling

1. Inviewofthefactthattfietechniqueof 
bull trawling cannot be faulted from the scientific 
point of view, there should not Ije any bat for the 
use of this technique in the Indian EEZ.

2. Keeping in viewthe resources position 
and also taking a stand that bull trawling should 
be very cautionsuly implemnted. a limited 
number of pairs may be allowed to operate in the 
Indian EEZ.

3. The inner limit of operation of bull 
trawling should be 100 m depth contour or 50 
miles from the coastline. This, however, may 
temperated with practical considerations of 
notified areas under the MZI Act.

4. Sinceadequateexposurehasalready 
been given to theentrepreneursinoru country at 
large, future bull trawling permits may tie given 
to onhance the smills of Indian crew ttiecompa
nies may be allowed to engage foreign crew to

6. The Marine Products Esxport Devel
opment Authority (MPEDA) to evolve a strategy 
for the marketing of catch from idnian bull trawl
ers for which promoting a cooperative of Indian 
companies may be considered.

7. The Govenrment night consider 
setting up of processir^ units for low value fish.

8. Equipment required for such units 
may t>e provided by the Govnerment free of cost 
as one time support to such processing plants 
to run by a consortimum of fishing companies.

9. A joint pilot project between fishery 
Survey of India and integrated Fishersies Project 
for commercial exploitation of resourcess be
yond 100m depth by FSI and post harvest and 
marketingfurx:tionsbylFPmay be implemented.

10. The codend mash size of the bull trawls 
employed in the fishery should not be less than 
60mm and no vessel should carry any peice of 
net orcodend cover having a mesh size of less 
than 60 mm.

11. Reconising the need of accurate data 
collection of assessement and monitoring of 
fishery resources, and formulating rational re
sources management measures, the commit
tee recommends:

a) to establish a pool of scientists for 
on board participation in voyages of bull trawlers 
for date collection, recording and reporting, and

b) to issue notification in the official 
gazette under section 435 W of IMS Act. 1958 
making it obligatory on part of the operators of 
Indian owned bull trawlers to report the fishery
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data to the concerned Govenrment agencies.
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12. Research schemes and studies for 
assessing the ecological and socio-economic 
impacts of bull trawling may be promoted.

Entertainment Programmes From 
Foreign Agencies

5472. PROF. MALINIBHATTACHARYA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state;

(a) the criteria to purchase entertainment 
programmes from foreign agencies adopted 
bythe Ooordarshan;

(b) the total time, including prime time, 
given to such programmes; and

(c) the total money includlhg foreign ex
change, spent on such programmes?

TH E  MINISTEROF S TA TE  O F TH E  MIN
ISTRY O F INFORMATION AND BROAD
CASTING ( SHRI K.P. SINGH DEO) (a) and (b) 
Doordarshan ljuys foreign programmes includ
ing entertainment programmes keeping in view 
its programmes requirements form time to time. 
Presently, approximately 120 mts. per week is 
utilised for foreign entertainmei it programmes 
In the sponsored category in addition to seperate 
telecast hours for feature films and short films.

(c) Doordarshan does not incurany ex
penditure on the import of sponsored pro
grammes. ;However, an expediture of US$ 
1.14,600has been incurred on import of feature 
films and short films during 1989-92.

rrranslation]

Accommodation From M.T.N.L. Pool

5473. MOHAMMED ALI ASHRAF
FATMI:

SHRI KHELAN RAMJANGDE;

Will the Minister of COM M UNICATIONS 
be pleased to state;

(a)whetheraltemativeaccomnK>dationhas 
been provkJed on priority ttasisfrom Mahanagar 
Telephone Nigam Limited pool since its incep
tion in Delhi during the last five years to those

persons who were already in possession of 
Government acoomodatkxis;

(b) whether any inquiry was conducted in 
each of the above cases that these people were 
residing in Government accomnxxlatkm regu
larly before theallotment were made by the 
M.T.N.L.;and

(c) if so, the criteria adopted for residing 
regularly in these accommodation t>efore pro- 
vklingsuch altemative £K:x:omodation?

TH E  MINISTER O F S TA TE  O F TH E  
M INSTRY O F  COM M UNICATIONS (SHRI 
SUKH RAM): (a) Employees, on joining Delhi 
Telephones, are alotted alternate accomodatnn 
on priority basis from M TNL pool subject to 
however, to its availability, provided they were 
already in occupation of Govemment accom
modation eillott^ to them on regular basis from 
some other pool.

(b) The requisits information as to whether 
the accommodation was allotted in the earlier 
pool on regular basis is ascertained from the 
controlling Authority of that pool.

(c) The instructions of Directorate of Es
tates. ministry of Urban Development are fol
lowed by MTNL. the accomodation in the previ
ous pool should have been allotted to the em
ployees in his own turn on the normal waiting list.

Power Sub-stations in Uttar Pradesh

5474. SHRI RAM PAL SINGH: Will the 
Minister of POW ER t>e pleasedto State:

(a) the numt>er of proposals forthe con
struction of power sut>-statk>ns sent by the Gov
emment of Uttar Pradesh to the power Finance 
Corporatk>n during 1992-93

(b) the numt>er of the sub-stations out of 
tfiem approved and tfie amount provived for this 
purpose; and

(c) the progress made so far for construc
tion of ttiese sub-statk^ns andthe tinrte by whKh 
these are likely to t>e completed?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F POW ER (SHRI P.V. RANGAYYA
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NAIDU): (a) UPSEBhadposedonepnoposalfor 
construction of a 400 KV D/c line from Anpara 
to Varanasi to Power Finance Coiporation (PFC) 
during 1992-93for financing. PFC could not, 
however, sanction any loan forttie prcqect since 
U PSEB did not qualify for new loans due to non- 
fulfilment of certain conditions laid down in the 
Operational Policy Statement and PFC lending 
policy

(b) and (c) Does not arise in view of (a) 
above.

Supply of Power to Bihar

5476. SHRI RAI^DEW RAM: Will the Min
ister of POW E R t>e pleased to state:

1993 WrittenAnswers ^^12

(a) the total quantum of pwoer gerwrated by 
the Bihar State Electricitypoard during each of 
the last three years; and

(b) the names of the central power stions 
from which the power supplied to the State 
Electricity Board and the quantum thereof, dur
ing tfie above period?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY FOR POWER (SHRI P. V. RANGAYYA 
NAIDU): (a) During the years 1990-91.1991-92 
and 1992-93 the total energy generation by ‘ 
BSEB was2974million units, 2566 million units 
and2955 million units respectively.

(b) The required details are as under:-

(All figures in MU)

1990-91 1991-92 1992-93

Energy supplied to 
BSEB from

FarakkaSTPS 960.3 1591.9 1764.4

ChukhaHEP 415.3 431.3 412.9

Singrauli STP S 11.7 Z2 -

Anta GBS 326.5 331.4 116.7

Auraiya GBS 4035 544.4 1632

Total 2117.0 2901.2 2457.2

Rural Eiectrificrvton in J.P .

5477. SHRI LAKSHMI NARAIN MANI 
TRIPATH I: Will the Minister of POW ER be 
pleased to state the numtser of districts in Uttar 
Pradesh which have been fully electrified during
1992-93?

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS TR Y O F  POW ER (SHRI P.V. RANGAYYA

NAIDU): Information is being collected and will 
be laid on the Table of the House.

Talks with G-7 Counters

5478. SHRI RAMESHWAR PATIDAR: WHI 
the Miiisterof EXTERNAL AFFAIRS bepleased 
to state: <

(a) whether the Government have held/
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propose to hodi any talks with G -7 member 
countries on matters such as tiitateral and mul
tilateral trade problems, developing countries 
access to financial markets of industralised 
countries for k>ans arKl environment and gtobal 
warning; and

(b) if so. the details thereof?

TH E MINISTER O F S TA TE IN TH E M IN - 
ISTRY O F E X TER N A L AFFAIRS (SHRI 
SALMAN KURSHEED): (a) and (b). Yes. Sir. 
As Coordinating Country of the G -15. we have 
made contact with senior officials, dealing with 
G*7 matters in the Governments of Germany 
and Japan. Germany is the curent Chaimian of 
the G-7 and japan shall assunne that charge in 
July, 1993. Tfie discussions have been ifnomnal 
in nature and pertai toa probable message from 

G -15 to the G-7 on gk>bal ecorK>mic issues 
and devek>pment issues relevant to the devel
oping countries. This would be in the context of 
a dialogue t>etween Industrialised Countries and 

> the Devetoping Countries, in keeping with the 
provisions of the Daka G -15 Summit Commu
nique.

Privatisation of Power in Uttar 
Pradesh

5479. S H R I S A N T O S H  K U M A R  
3ANGWAR: Will the Minister of POW ER be 
pleaed to state:

(a) whetherthe Government have formu
lated any scheme to handover the work of power 
generatkm,trcinsmissk}n anddistrtxjtion in Uttar 
P radesh to the private sector;

(b) if so, the dtails thereof; and

'* (c) the time by which it is likely to be
imptenriented?

t h e  m i n i s t e r  o f  s t a t e  in  t h e  MIN
ISTRY O F POW ER (SHRI P. V. RANGAYYA 
N AIDU); (a) The Government is implementing 
a policy to encourage greater participatio by

private enterprises in power generaton, supply 
and distributk>n throughout the country.

(b) and (c). The following power projects ' 
havetseen identified/advertised forprivate sec
tor partk:ipation in Uttar Pradesh:

S.No. Project Name Capacity (MW)

1. Roza TPS 420

2. JawaharpurTPS 630

a JagishpurCCGT ‘ 210

4. labralaCCGT 600

5 ShahajanpurCCGT 600

6. AnolaCCGT 600

Memoranda of Understanding have been 
signedforimplementation of the Vishnu Prayag 
HEP (360 MW) and for power geneation and 
sitribution n Greater Noida Area with private 
investros. The  time schedule of the 
impelemtation of these projects wouklbe knwon 
after the various inputs and clearances have 
been tied up.

Talks on NPT with Germany

54Q0. SHRI RAJENDRA AGNIHOTRI: Will 
theMinisterofEXTERNALAFFAIRSbe pleased 
to state:

(a) whetherthe issue of nuclear Non-prolif
eration Treaty (NPT) was figured in German 
Ch2tficellor’s talks with Indian leaders during his 
recent visit to the country; and

(b) if so, the outcome thereof?

TH E  MINISTER OF S TA TE  IN TH E  MIN
ISTRY O F EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) Yes. Sir. Chan- 
celk>r Kohl had expressed the hope that India 
wouldjointtheNPT. He said that he respected
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Inida’s stand on NPT and appreciated out secu
rity concerns. He also urgedthe world commuity 
to make efforts to eliminate India’s reservations 
on NPT.

(b) India and Germany have agreed to 
conduct a bilateral dialogue on all aspects of 
disarmanentand non-proliferation.

Purchase of Jet Planes

5481. S H R I K A M LA  M IS H R A  
MADHUKAR: Will the Minister of CIVIL AVIA
TION AND TOURISM  be pleased to state;

(a) whetherthe Government of Bihar pro
pose to purchase jet planes for V. V. I. Ps;

(b) whetherthe Union Govenrment have 
decided to provide foreign exchange to the Gov- 
emment of Biharfortheis purpose; and

(c) if so, the justification for providing for
eign exchange for the purchase of jet planes?

THEM INISTEROFCIVILAVIATIONAND 
TOURISM  (SHRI GHULAM NABIAZAD): (a) to
(c). Govemmentof Bihar has applied for issue 
of licence for import of Beechjet400A aircraft for 
ac.i.f. value of USD 53,36.755for VIP and W l P 
flights. The proposal is unde consideration of ttie 
Ministry of Commerce.

[English]

Srisaiiam Raight Bank Canal Scheme

5482. SHRI V. SOBHANADREESW ARA 
RAO VADDE: Will the Minister of W A TER  
R ESO U R C ES be pleased to state;

(a) whetherthere is a any demand to carx»l 
the tenders awarded in respect of Sri sailam 
Right Bank Canal scheme works to be taken up 
with the World Bank aid as these tenders wre 
awarded neaily 100 percent overtfieestaimEited 
rates; ar)d

1993 Written Answers 1216
(b) if so, the response of the Unk)n Govern

ment.

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F URBAN D EV ELO P M EN T AND 
M IN IS TE R O FS TA TE IN TH E M IN IS TR Y O F 
W A T E R  R E S O U R C E S  (S H R I P.K. 
THUN G O N );(a)N o,Sir.

(b) Does notarise.

Cultural Centre in South Africa

5483. SHRI G. M ADEGOW DA: Will the 
Minister of EXTERNAL AFFAIRS be pteasedto 
state;

(a) whether the Government propose to 
open a cuitu ral centre in South Africa to pronrK>te 
people to people contacts; and

(b) if so. the details thereof; arKl tf>e salient 
features of the functions of this Centre?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTR Y O F EX TER N A L AFFAIRS (SHRI 
SALMAN K{ lURSH EED): (a) Yes. Sir.

(b) The Centre will be locatd in Johannes
burg, South Africa, and shall be expected to 
promote people to people contacts in fields such 
as culture, information, science, educatkxi, tour
ism and sports.

Extradition of L T T E  Leaders

5484. DR. VASANT NIWRUTHIPAWAR; 
Will the Minister of EX TER N A L AFFAIRS be 
pleeised to state:

(a) whether the Government have taken 
nay decision in regard to extradition of L TTE  
leaders who wre involved in terrorist s«tivities 
in the country from Sri Lanka;

(b) if so, the detaisi thereof;

(c) whetherthe Government have taken up
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this matter with that country; and
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(d) if so, the response thereto?

TH E  MINISTER O F S TA TE  IN TH E  MIN
IS T R Y  O F  EX TER N A L AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) The question of 
approaching the Sri Lankan Government with a 
formal request forthe extradition of L TTE  lead
ers who were involved in terrorist activities in the 
country from Sri Lanka remains under the con
sideration of the Government.

(b) to (d). Does not arise.

Foritsparl, the UK Governmetn is required 
to introduce necesary draft Orders-in-Council 
for approval of their Parliament keeping in view 
its legislative time tbale.

Telephone Connections In Orissa

5486. SH R I G O P I N A TH  
GAJAPATHI:

SHRI GOVINDA CHANDRA 
MUNDA:

Will the Minister of COM M UNICATIONS 
be pleased to state:

Ratification of Extradition Treaty with 
UKa

5485. SH R ICH ITTA BA SU:
DR. P R. GANGWAR:

Will the Minsiter of EXTERN AL AFFAIRS 
be pleased to state;

(a) wfiethertfie Inod-UK extradition treaty 
has sirK:e been ratified;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F  E X TER N A L AFFAIRS (SHRI 
SALMAN KHURSHEED); (a) No, Sir.

(b) Doest not arise.

(c) In the case of India, while Inida is in a 
position ot ratify the Treaty, it is also necessary 
to amendthe Extradition Act, 1962to ensi irs fuli 
and effective implemnt»*=c;. of ihe T  reaty.

(a) the numt>er of persons on the waiting list 
fortelephone connetions at present in Orissa, 
district-wise and category-wise;

(b) the number of telephone connections 
releasd during 1992-93, district-wise and cat- 
egOry-wise;

(c) the number of telephone connections 
proposed to be released during 1993-94, dis
trict-wise and category-wise; and

(d) the steps proposed to be taken to sanc
tion telephone connections to the remaining 
persons?

THE MINISTEROF S T ATE O F TH E  MIN
ISTRY O F COMMUNICATIONS (SHRI SUKH 
RAM); (a) and (b). The statement is attached as 
Annexure.

(c) and (d). Most of the prsent waiting listfor 
telephone connection in Orissa is proposed to 
be cleared during 1993-94, subject to timely 
availbility of equipment. Expansion Plans are 
being taken accordingly.
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News Division in Bhubaneswar 

Doordarshan Kendra

5487. DR. KRUPASINDHU BHOI; WiM the 
Minister of INFORM ATION AND BROAD
C ASTIN G  be pleased to state:

(a) whether the Government propose to 
revamp the News Division and to lay stress on 
quality on news telecast from Bhubaneshwar 
Doordaishan Kendra; and

(b) if so, the details thereof?

TH E  MINISTER O F S TA TE  O F TH E MIN
ISTR Y O F  INFORM ATION AND BROAD
CASTING  (SHRI K.P SINGH DEO): (a) and (b). 
It is the constant endevaour of Doordarshan to 
bring about a qualitative improvement in the 
form and contents of its progammes from time 
to time to sustain the interst of the viewers.

[Translation]

District Teiephone Manager Office in 
Keonjhar, Orissa

5488. SH R I G O V IN D A  C H A N D R A  
M UNDA: Will the Minister of COM M UNICA
TIO N S t>e pleased to state:

(a) whehterthe Union Govemment have 
received any request from the Government of 
Orissa for opening of District Teiephone Man
ger’s office in Keonjhar Orissa;

(b) if so, the details thereof; and

(c) the action taiten t}y the Govenrment In 
this regard?

TH E  MINISTER O F STA TE  O F TH E  MIN
ISTRY OF COM M UNICATIONS (SHRI SUKH 
RAM): (a) No. Sir.

(b) and (c). Do not arise in view of the reply 
against (a).

[EngHsh\

Computerisation of Passport Offices

5489. SHRI P C . THOM AS: Will the Min
ister of EXTER N A L AFFAIRS be pleased to

(a) whether the Govemment havetai^en/ 
propose to talte any steps for computerisation 
ofthe ̂ ssport offices in tfie country; and

(b) if so. the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTR Y O F  EX TER N A L AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) and (b). Yes. Sir. 
A programme of computerisation is already 
t>eing implemned to cover all the Possport 
Offices in a phased manner.

irrigation Projects of West Bengal

5490. SHRI BIRSHING MAHATO: Will the 
Minister of W ATER RESOURCES be pleased 
to state:

(a) The details of proposals for major and 
medium irrigation projects received from the 
Govemment of West Bengal during the last 
three years;

(b) the details of the proposals cleared by 
the Union Govemment; and

(c) the details of the proposals which are 
still under consideration of the Union 
Govenrment?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F URBAN D EV ELO P M ETN  AND 
MINISTER O F S TA TE  IN TH E  MINISTRY O F 
W A T E R  R E S O U R C E S : (S H R I P.K. 
TH UNG ON ): (a) From 1.4.1990to 31.3.1993, 
two major modified irrigation projects, namely 
Kangsabati Modernisation Project and Dolong 
Reserv/oirschme were received in Central Water 
Commission from Govemment of West Bengal
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in January 1991 and February 1993respectively 
for techno-economic appraisal. No medium ir
rigation project was received during this period.

(b) Kangsabati Modernisation Project was 
techno-economically appraised by Central 
Water Commission and was found accceptable 
by the Advisory Committee in January 1988 at 
an estimated cost of about Rs.311 crores, sub
ject to State Government submitted modified 
project report estimated to cost Rs.329croresto 
irrigate an area of 2.75 lakh hieactares or sercuing 
World Bank assistarK:e. After examination, 
Central Water Commission has sent observa
tions to the State Government. The State Gov
ernment is required tocomply the observations 
on probable maximum flood and secure envi
ronment clearance from the Ministry of Environ
ment & Forests.

(c) Modififed Dolong Reservoir scheme 
estimated to cost Rs.32 crors to irrigate an area 
of about 24,500 hectares has been received 
recently in February 1993 in Central Water 
Commission.

the MinisterofCOMMUNICATIONSbe pleased 
to state:

(a) the number of representations received 
by him for providing STD  facilities to the home 
towns/permanent of addressess of the Mem
bers of Parliament during January 1,1992 to 
February28,1993and action taken on each of 
them till date; and

(b) the time by which this facility is likely to 
be provided to such MPs?

TH E  M IN ISTER O FS TA TEO FTH E MIN
ISTRY O F COMMUNCIATIONS (SHRISUKH 
RAM); (a) Four. Transmission media requried 
for provision of STD to each of them has already 
been planned and it is proposed to be commis
sioned during 1993-94.

(b) March. 1994.

[Tran^tion]

Post Offices in Delhi

Hub and Spoke Operations by Air 
India f romt^ochin

5491. PROF. K.V. THOMAS: WilltheMin- 
ister of CIVIL AVIATION AND TOURISM  be 
pleased to state:

(a) whether the Air India has any proposal 
to start Hub and Spoke operationsf rom Cochin; 
and

(b) if so, the details thereof?

TH E  MINISTER OF Cl VIL AVI ATION AND 
TOURISM  (SHRI GHULAM NABIAZAD); (a) 
No, Sir.

(b) Does not arise.

STD  Facilities in Home Towns of M.Ps

5492. SHRI AMAR ROYPRADHAN: Will

5493. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COM M UNICA
TIONS be pleased to state:

(a) the present number of post offices in 
Delhi and New Delhi and the average population 
being served by each;

(b) whehter new postoffices are not t>eing 
opened due to non-availability of accommoda
tion; and

(c) if so, the steps taken or proposed to be 
taken to open the required number of post of
fices?

THE MINISTER OF STA TE  OF TH E MIN
ISTRY OF COMMUNICATIONS (SHRI SUKH 
R AM): (a) At present there are 546 Post Offices 
in Delhi Postal Circle. Each Post Office serves 
on average, a populatk>n of 17,162.
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(b) and (c). While availbaility of suitable 

rental accommodation is no doubt a constraint, 
new post offics are opened as per justification. 
Fortheyear 1992-d3.9new post offices for Delhi 
Circle have t^een sanctioned and oper>ed.

[Eng/is/7]

Development of Buddhist Stupas of 
Sanchi

5494. SHRICHANDULALCHADRAKAR; 
Will the Minister of CIVIL AVIATIOfNJ AND 
TOURISM  be pleased to state:

(a) whetherthe Government are aware that 
the Buddhist Stupas of Sanchi figure on the 
World T  ourist Map;

(b) whether the U N ESCO  has approved a 
Seven Years Plan for the integrated develop
ment of Buddhist Stupas of Sanchi;

(c) if so. the details thereof; and

(d) the precise role of the Union Govem- 
ment/the State T  ourist DepartrrientfortfTedevel- 
opment of Sanchi Stupeis?

TH E  MINISTER O F Cl VIL AVIATION AND 
TO UR ISM  (SHRI GHULAM  NABIAZAD): (a) 
The Buddhist Stupeis of Sanchi are inscritied in 
the World Herigate List.

(b) and (c). The Archaeological Survey of 
India has submitted a proposal for the compre
hensive conservation of Buddhist monuments 
at Sanchi to the UN ESCO  for consideration.

(d) The Central and State Departments to 
Tourism augment tourist inf reistructural facili
ties at important tourist centres. Monuments of 
national importance under the change of Ar- 
chaeologiceil Survey of India are maintained by 
them.

[Translation]

increase in T . V. Capacity at Jhansi 
andJalaun

5495. SHRI G AYA  PRASAD KORI: Will

theMinsiterof INFORMATION AND BROAD
CASTING  t>e pleased to state:

(a) whether the Government propose to 
incrase theT.V. transmission capacity at Jhansi 
and Urai(Jaiaun) in Uttar Pradesh;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

TH E  MINISTER OF STA TE  OF TH E  MIN
ISTRY O F INFORM ATION AND BROAD
C A S TIN G  (SHRI K.P. SINGH DEO); (a) and
(c). There is no proposal, at present, to augment 
capacity of the low power TV  transmitters func
tioning at Jhansi and Urai. Parts of Jhansi and 
Jalaun districts line within the coverage zone of 
the high powertransmitter at Gwalior. In addi- 
tion,-parts of Jstlaun district are also covered by 
the high power transmitter at Kanpur. A low 
power transmitter is under implementation at

(b) Mau.Ranipur in Jhansi district. Further 
expansion of TV  coverage in Jhansi and Urai 
districts would depend on future availability of 
resources for the purpose.

[English]

Private Aviation Companies

5496. SHRIMATIPRATIBHADEVISINGH 
PATIL: Will the Minister of CIVIL AVIATION 
AND TOURISM  t>e pleased to state:

(a) whether some private airlines propose 
to start domestic sevices in collaboration with 
the foreign airlines; and

(b) if so, the details thereof?

TH E  MINISTER O F Cl VIL AVIATION AND 
TOURISM  (SHRI GHULAM NABI AZAD): (a) 
and (b). M/s. Jet Airways has applied forpermis- 
sion to start airtaxi services in cllaboration with 
foreign airlines. The matter is under examina
tion.
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M/s. M.G. Express have indicated to the 
D G CA that major maintenance of their aircraft 
would be undertaken by Lufthansa.

Kishahu Dam Project

5497. S H R I N A R A IN  S IN G H  
CHAUD H ARY: Will the Minister of W A TER  
RESO UR CES be pleased to state;

(a) whether the Govenrment prop>ose to 
review the Kishahu Dam Project to meet the 
irrigation requriement of Haryana, Himachal 
Pradesh and Uttar Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

TH E  MINISTER OF S TA TE  IN TH E  MIN
ISTRY O F URBAN D EVELO PM EN T AND 
MINISTER O F S TA TE  IN TH E  M INISTRYOF 
W A T E R  R E S O U R C E S  (S H R I P.K. 
TH U N G O N ): (a) to (c). Kishau Multipurpose 
Dam Project was investigated by the Govem- 
ment of Uttar Pradesh and the Project report 
submitted to Central WaterCommission in June, 
1988 for technical examination. The project 
report needs modification in view of the com
ments given by the Central Water Commission 
and furtehr discussions thereon. The odified 
project report is yet to be submitted by Uttar 
Pradesh. The details o the project would t>e 
available after the modified project report is 
submitted. Allocation of waters from Kishau 
Dam storage amongst Yamuna basin States 
can not be quantified at this stage.

Pilots Strike

5498. SHRI VIJAY NAVAL PATIL: Will the 
Minister of Cl VIL AVI ATION AND TOURISM be 
pleased to state:

(a) whether attention of the Govenrment 
has been drawn to the newsitem capitaon “I A 
Pilots issue yet to be settled” appeared in the 
Irtdian Express dated February5.1993;

(b) if so, the reaction of the Government 
tfiereon;

(c) the present status of the issue; and

(d) the further steps proposed to find out 
long term and last solution to the problem?

TH E MINISTEROF CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIA2AD): (a) 
Yes. Sir.

(b) to (d). A Memorandum of Understand
ing has t>een between the Indian Airlines man
agement and Indian Commercial Pilots Asso
ciation (ICPA) on21.2.93 regarding increeise in 
meal allowance admissbel to pilots. By another 
Memorandum of Settlement dated 2.3.93 three 
of the four issues raised by the ICPA in their 
strike notice of24.11.92 have been settled and 
it has been agreed that the fourth demand be 
referred for adjudication.

The entire question of revsion of wages and 
allowances for employees of Indian airlines for 
a period of five years from 1.9.90 stands referrd 
to the National Industrial tribunal.

Indian Airlines has also decided to pay 
interim relief to its employees rom 1.9.90 for 
which individual areemnts are being sined with 
the concerned Unions/Associations.

Recovery of Dues for Power Supply 
in Delhi

5499. SHRI HARIN PATHAK; Will the 
Minister of POWER be pleased to state;

(a) whether supply of pwoer has been dis
connected to the factories/industries in Delhi, 
which have not paid their dues;

(b) if not, the number of such cases where 
the power dues amounting to more than ruppes 
twnety five thousand tiave rx>t t^een p>akJ during 
each of the 1st two years; and



TH E  MINISTER O F  S T A TE  IN TH EM IN - 
ISTR Y O F  POW ER (SHRI P. V. RANGAYYA 
NAIDU): (a)to(c). Normallyttiepowersuppiyto 
the industries/factories, who have rwt paidttieir
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(c) the action taken t>y the Government so

far to ensure the recovery of ttiese dues?
electricy dues, is disconneted t>y OESU. except 
in those cases where the consun>er has ob
tained stay orders from the Court or ttie bills are 
disputed on prima-facie cogent grounds. The 
number of cases where the electricity dues of 
more than RS.25.00CV- are outstanding during 
the last two years are as follows:
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Period No. of cases
as on Bulk supply Small Industrial

factory/industrial powerconsumers
consumers. •

31.3.1991 355 1429

31.3.1992 493 1676

Besides issuir^ the disconnection notices 
to the defaulting consumers, the court casesare 
contested by DESU vigorously for recovery of 
the dues.

Arms Transfer from China to 
Myanmar and Pak

5500. SH RIB.DEVARAJAN;
SHRI BAPU HARICHAURE: 
S H R I M A N O R A N JA N

BHAKTA;
S H R I G O P I N A T H

GAJAPATHI;
SHRI BOLA BULLIRAMAIAH;

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state;

(a) whehter the Goyemment are aware of 
the recent reports regarding arms including 
medium range missiles arKl aircraft transfer t>y 
China to Myanmar and Pakistan;

(b) if so, the details thereof;

(c)whehtertheGovemnf>ent have taken up 
this matter with China; and

TH E  MINISTER O F  S TA TE  IN TH E  MIN
ISTR Y O F EX TER N A L AFFAIRS (SHRI 
SA LM A N  K H U R S H E E D ): (a) and (b) 
Govenrment have come across reports of ttie 
saleorarmsbyChinatoMyanmar. Govenrment 
are also aware of the extensive defence coop
eration between China arxJ Pakistan including 
supply of Chinesse aircrafts, missiles and other 
wee^xxisandtransferofsophisticatdamnstech- 
notogy.

(c) and (d). The Chinese Government has 
been made aware ofourcorx»ms in this regard. 
The Chinese Govenrmerit has noted our con
cern and stated that one of the pricniples on the 
basis of which it exports arms is that such sales 
shoul not contribute to any new problems or 
tensions in the region.

Telephone/relex/Fax/Connections

5501. PROF. ASHOK ANAND RAO 
D E S H M U K H : Will the Minister of
COOMUNICATIONS/be pleased to state:

(a) tlie number of new telephone, telex ztfid 
fax connections provided in the country during 
the 1991-92; and

(d) if so, the response thereto? (b) the number of connections proposed to
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be provided during the current year?

TH E  MINISTER O F S TA TE  O FTH E MIN
ISTRY O F  COMMUNICATIONS (SHRISUKH 
RAM) (a) The numbers provided during 1991 - 
92for

Telephcne 735410

Telex 1795

A FAX machine is privately owned acces
sory connected to the existing telephone lines. 
The telephone subscritiers wanting to connect/ 
FAX machine on their telephone line, obtain a 
permission to doso by paying a licence fee to tfie 
Department. Hence the question of releasing 
new FAX connections does not arise.

(b) The number proposed to be provided 
during 1992-93are given below:

Telephones 8.5 lakhs

Telex 1902NOS.

Strength Of Hotels In pjublic Sector

5502. SHRIBAPUHARICHAURE:
SHRIHARINPATHAK:

Will the Minister of CIVIL AVIATION AND 
TOURISM  t)e pleased to to state:

(a) the total number of Hotels functioning 
and set up in public sector; and

(b) the state-wise details thereof?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM  (SHRI GHULAM  NAB! AZAD) (a) 
and Necessary information is given in the

•Statement.

STATEM ENT

BIHAR

Hotel Pataliputra Ashok, Patna

Hotel Bodhagaya Ashok, Bodhga;ya 

Centaur Hokke Hotel, Rajgir 

UNION TERRITORY O F DELHI 

Ashok Hotel, New Delhi 

Hotel Samrat, New Delhi 

Outab Hotel, New Delhi ?

Kanishka Hotel. New Delhi 

Hotel janpath. New Delhi 

Lodhi Hotel, New Delhi 

Hotel Ranjit, New Delhi 

Ashok Yatri Niwas, New Delhi 

Centaur Hotel, Delhi 

)
HIMACHAL PRADESH

Hotel Manali Ashok, Manali

JAMMU & KASHMIR

Hotel Jammu Ashok, Jammu

Centaur Lake View Hotel. Srinagar

KARNATAKA

Hotel Ashok, Bangalore

Lalitha Mahal Palace Hotel, Mysore

Hotel Hassan Ashok, Hassan

KERALA

Kovalam Ashok Beach Resort. Kovalam.
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MAHARASHTRA

Hotel Aurgangabad Ashok, Aurangabad 

Centaur Hotel. Bombay.

Centaur Hotel Tuhu beach, Bombay 

M ADHYAPRADESH 

Hotel Khajuraho Ashok, Khajuraho 

ORISSA

Hotel Kalinga Ashok, Bhubaneshwar 

RAJASTHAN

laxml Vilas place Hotel, Udaipur 

Hotel Jaipur Ashok,c ^ur 

TAMIL NADU

Hotel Madurai Ashok, Madurai

Temple Bay Ashok Beach 
Resort, Mamallapuram

U TTA R  PRADESH

Hotel Agra Ashok, Agra

Hotel Varanasi Ashok, Varanasi

W E S TB E N G A L

Hotel Airport Ashok. Calcutta.

Imprisonment Of Indians In Sharjah

5503SHRI B.L. SHARMA PREM: Will the 
Minister of EXTERNAL AFFAIRS be pleasedto 
state;

(a) whether the Government have made/ 
propose to make any efforts to get reduced the 
term of sentence pronounced on some Indians
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by Sharjah Courtforstaging aplay and fortheir 
deportation to the country and

(b) if so, the details thereof?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTR Y O F EXTER N AL AFFAIRS ( SHRI 
SALMAN KHURSHEED) (a) and (b) Yes, Sir, 
The Govemment of I ndia is constantly in touch 
with the authorities in UAE and Sharjah and 
every effort is being made to bring some relief 
to the ten Indian citizens sentenced to 6 years 
imprisonment by Sharjah Court in connection 
with the blasphemy case. As a result of their 
efforts, one person was released on acquittal 
and another initially released on bail. Appeals 
have been filed by both the prosecution and the 
accused againstthejudgemet delivered on 14th 
October 1992. The case is, therefore, still sub 
judice.

Telephone Facilities On Air India 
nights

5504. SHRI M ANORANJAN BHAKTA. 
Will the Minister of CIVIL AVIATION AND 
TOURISM beplensed to state;

(a) whether passengers travelling by the 
Air india flights are likely to call any party in the 
world on phone; and

(b) if so, the details thereof?

TH E  MINISTER O F CIVIL AVAIATION 
ANDTOURISM  ( SHRI GHULAM NABIAZAD)
(a) and (b) The existing fleet of aircraft with Air 
India does not have this facility. Air India 
proposes to provide such telephone facility, 
through Satellite, in the new Boeign 747-400 
aircraft which will be inducted iri service in 1993 
and1994.

Central Board of Film Certification

5505. SHRIMATIVASUNDHARA RA.IE; 
Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state;
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(a) the number of branches of the Central 
Board of Film Certification functioning in the 
country’;

(b) whether any branch has been set up in 
Rajasthan; and

(c) if not, the number of branches of the 
Board are likely to be set up in Rajasthan during 
1993-94?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTR Y O F  INFORM ATION AND BROAD
C A S TIN G  (SHRI K.P. SINGH DEC|j^a) The 
Central Board of Film Certification has 9 re
gional offioes-one each at Bangalore, Bombay, 
Calcutta, cuttack Delhi, Guwahati, Hyderabad, 
Madras arKlThiruvandanthapuram.

(b) No, Sir.

(c) There is no proposal to set up a regional 
office of the Board in Rajasthan during 1993-94

[Translation]

Development of Ajanta And Ellora 
Caves

5506. DR. G U N W A N T RAM -BHAU 
SARODE; Willthe Minister of Cl VIL AVIATION 
AND TOURISM  be pleased to state:

(a) tfie total numtjer of foreign tourists who 
visited Ajanta and Ellora Caves in Maharashtra 
during each of tfie last three years; and

(b)ttietotalamountspent by the Union Gov
ernment for tfie development of Ajanta and 
Ellora during each of the last three years?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM (SHRI GHULAM  NABIAZAD) (a) 
The relevant statistics are not available.

(b) During 1990-91, an amount of Rs. 16.95 
lakhs was sanctioned by the Central Govem- 
'^'entfortheconstruction of atourist reception

centre at Aurangabad and a sum of Rs. 2.93 
lakhs was released for producing publicity 
material on Ajanta and Ellora.

During the Years 1991 -92 and 1992-93 Rs. 
12.28 lakhs and Rs 9.58 lakhs were released 
spent respectively for promoting Ajanta and 
Ellora. '

A project has been recently approved for 
the conservation and development of Ajanta and 
Ellora with assistance from the Overseeis Eco
nomic Cooperation Fund (DECF) of Japan ata 
total cost of Rs. 81.71 crores.

Doordarshan Programmes In J& K

5507. SHRIM ATISAROLJ DUBEY: Will 
the Minsiter of IN FORM ATION AN D BROAD
CASTING be pleased tostate:

(a) whether the Poonch and Rajouri dis
tricts of Jammu and Kashmir are covered by 
Dooradrshan network; and

(b) if not, the steps the Government pro
pose to take in this regard?

THE MINISTER OF STATE O F TH E  MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K. P. SINGH DEO) (a) and(b) 
A high power transmitter at Poonch and a trans
poser at Surankot in Poonch district and a very 
low powertransmitterat Rajouri in Rajouri dis
trict are. at present, in operation. A low power 
transmitter at Thanamandi in Rajouri district 
and two every low power trginsmitters at Poonch 
andSurankot in Poonch district are at present 
underimplementation/envisagedtot)esetupfor 
further expansion of TV  coverage in these dis
tricts.

Electronic Board In Telephone 
Ecchange At Bhadrak, Orissa

5508. SHRI ARJUN CHARAN SETHI: Will 
theMinister of COMMUNICATIONS bepteased 
to state the steps taken by the Government to
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install electronic board in the telephone ex
change at Bhadrak. district Baiasore (Orissa) S. NO. Name of District No. of Electronic

for showing the waiting list position?

TH E  MINISTER OF S TA TE  OF TH E MIN a Amarawati

exchanges

0
ISTRY O F COM M UNICATION (SHRISUKH 
RA‘ At present, there is no proposal under 4. Aurangabad 4
consideration for installation of an electronic 
board in the telephone exchange at Bhadrak, S. Beed 1
district Baiasore (Orissa) for showing the wait
ing list position. 6. Bhandara 1

[TranstionJ 7. Bukiana 2

Electonic Exchanges In Maharashtra

5509. SHRI VtLASRAO NAGNATHRAO

a

ft

Cffcndrapur

Dhule

3

1
GUNDEW AR: Will the Minister of COMMUNI
CATIO NS be pleased to state; 10. Gadchiroli 1

(a) the number of electronic exchanges 11 JaJgaon 4
proposedto t>e sot up in the Maharashtra, dis
trict-wise; and 12. Jalana 2

(b) the time by which these are likely to be 13. Kolhapur 3
setup?

14. Latur 2
TH E  MINISTER O F S TA TE  O F TH E  MIN

ISTRY O F COMMUNICATIONS (SHRI SUKH 15. Nagpur 9
RAM) (a) Details are given in the Statement

16. f̂ iarvled 3
(b) By March. 1994 subject to availability 

of resources and equipments. 17.
V

Nasik 4

S TA TM E N T ia Osmanabad 2

D IS TR IC T W ISE DETAILS O F E LE C  19. Patbhani 2
TR O N IC  EXCH AN G ES PROPO SED  T O  BE 
S E T  UP IN M AHARASHTRA DURING 1993- 2a Pune 10
94

21. Raigaiti 3
S. NO. Name of District No. of Electronic

exchanges 22. Ratnagiri 4

1. Ahamadnagar 2 23. Sangati 4

2. Akda 2 24. Satara 5
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S. NO. Name of District No. of Electronic 
exchanges

(a) whether the Government propose to 
irx:reasetheunmberofchannelsof Doordarshan;

25. Sindhudurg 2 (b) if so, the details thereof;

26. Sholapur 2 (c) whether the Government propose to

27. Thane 9 seek the help of private sector, foreign multi
national companies and N Rl’s for this purpose;

28. Wadha 2 and

29. Yeotmal 2 (d) if so, the details in this regard?

In additon to above, there is a proposal to 
install 280 small capacityelectronic exchanges 
in various districts of Maharashtra subject to 
technical feasibility and suitablity ofthe station.

[English]

T.V. Serial On Y.B.Chavan

5510. SHRI SANDIPAN SHAGW AR 
THO R AT: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state;

(a) whether Government propose to recorv 
sider the proposal forT. V. serial on the life of late 
Shri Yashwant Rao Chavan;

(b) if not, the reasons therefor; and

(c) the time by which approval is likely to 
be accorded?

TH E MINISTER OF STA TE  O F TH E  MIN
ISTRY O F  INFORM ATION AND BROAD
CASTIN G  {SHRI K.P. SINGH DEO): (a) No. 
Sir.

(b) and (c). Production of a 45 minutes 
documentary on the life of Late Shri Y. B. Chavan 
has already been assigned to an outside pro
ducer. The film is under production.

fTransiation]

Increase In Numtserof T.V. Channels

5511. SHRI BHAGW AN SHANKAR 
RAWAT: Will the Minister of INFORMATION 
AND BROADCASTING be pleasedtosale:

THE MINISTER OF STA TE  OF TH E MIN
ISTRY O F INFORMATION AND BROAD
CASTING (SHRI K.P. SINGHDEO): (a) and (b). 
The spare time available on the transponders of 
INSAT-ID and INxSAT -2A, being used for the 
purpose of television in India, is proposed to be 
used to maxmimize out-put in a phased manner 
to incorporate:

i) an Entertainment and Cultural Channel.

ii) a Sports Channel.

ii) a News, Current, Affairs and business 
news Channel.

(c)and (d); It is porposed to allot time slots 
on tfiese channels toprivate Indian producers on 
payment of a specified amount of licence fee for 
thetelecast of programmes in various formats.

Division of Funds Meant For Power 
Generation In Bihar.

5512. SHRI LALIT OR AON: Will the Min
ister of POWER t>e pleased to refer to thereply 
given to Unstarred Question No. 2082 on March
9, IQSCarKlstate:

■

(a) whetfierthe information has since been 
collected;

(b) if so,the details thereof and if not, the 
reasons therefor, and

(c) the time by which the information is
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likely to be collected?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY O F POWER ( SHRI P. V. RANGAYYA 
NAIDU); (a) to (c). The requisite information hee 
not yet been furnished by the State Government 
despite several reminders. All efforts are being 
made to obtain the information in theis regard 
from the state Government as early as possible.

[English]

T.V. Studios In Madhya Pradesh

5513. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of INFORMATION AND 
BRO ADC ASTI NG be plecised to state:

(a), wtiethertheGovememnthave received 
representations against ignoring the rightful 
claim of Jabalpurwhile dediling the location of 
four T.V. studios in Madhya Pradesh:

(b) if so, the details thereof; and

(c) the action taken by the Govrnment 
thereon?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTR Y O F INFORMATION AND BROAD
C ASTIN G  (SHRI K.P. SINGH DEO): (a) and
(b). Requests have been received from time 
totime for establishment of TV  Studk) Centres at 
various places in Madhya Pradesh including 
one at Jabalpur.

(c) Besides the TVStudio Centre function
ing at Bhopal, a programme Gen ration Facility 
(PGF)Centre hastieen made technically ready 
atRaipur. Thereisatpresentnoproposaltoset 
up any other programme production Centre in 
Madhya Pradesh. ^

Resolution In Pakistan National Assembly

5514. DR. D. VENKATESW ARA RAO: 
Will the Minister of EXTER N A L AFFAIRS be 
pleased to stale;

(a) whetherthe Govement are aware of the 
resolution passed in the Pakitan National 
Assembly on Ayodhya Incident;
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(b) if so, the details thereof and the reaction 
of the Govement thereto;

(c) whether the Govrnment are aware of the 
views expressed by the President of Pakistan 
on Ayodhya developments in the National As
sembly of that country; and

(d) if so the reaction of the Government 
thereto?

TH E  MINISTER OF STA TE  IN TH E  MIN
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN kHURSHEE): (a) and (b). On 24 
December, 1992, the National Assembly of 
Pakistan passed a resolution which, interalia, 
expressed anguish overthe developments in 
Ayodfiya.

Government have stongly objected to the 
National Assembly of Pakistan discussing a 
matter lying entirely within the jurisdiction of 
India and on y/hich Pakistani has no locus standi. 
These objections have been conveyed to Paki
stan both at the political level as well as though 
diplomatk: channels.

(c) Yes, Sir.

(d) Govemment have expressed its seri
ous objections and concern on the completely 
unacceptable and negatively motivated remarKs 
made on india by the president of Pakistan.

Air coverage In Orrisa

5515. DR. KARTIKESWAR PATRA: Will 
the Minister of INFORMATION AND BROAD
CASTING be pleased to state:

(a) whether Malkangiri, Deogarh. 
Paralakhemundi and some parts of Phulbam 
districts in Orissa are being covered by radio 
progiammes;
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(b) if not, the action taken/proposed to be 
taken in this regard;

(c) whether some radio stations in the State 
have reduced power of transmitters; and

(d) if so, the reasons thereof?

TH E MINISTER OF STATE OF THE MIN
ISTRY O F INFORMATION AND BROAD
CASTING ( SHRI K.P. SINGH DEO) (a); At 
present, Deograh, Malkangiri and some parts of 
Southem and Western Orissa are not covered 
by any of the existing medium wave transmittes 
in tfie State. However, Paralakhemundi receives 
primary grade day time coverage from the 100 
KW MW transmitter at Cuttack, though situated 
in the fringe area of the transmitter.

(b) Inorderto improve radio coverage in the 
State, schemes f or up>gradation of power of the 
existing 20 KW MW transmitters at Jeypore and 
Sambaipurto 100 KW each andforsetting upof 
new radio stations at Bhawani Patna,Rourkela 
andBolangirareunderimplementation. Anew 
radio station at Behampur has already been 
commissioned into service w.e.f .1.4.93.

(c) No, Sir.

(d) Does not arise.

Food Processing Units in M.P.

5516. SHRI SHI VRAJ SINGH CHAUHAN: 
Will the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state:

(a) Whether the Government of Madhya 
Pradesh have sought any assistarx^ for setting 
upfood processing units in the state during 1992- 
93 and 1993-94

(b) if so, the details thereof; and

(c) the amount of sissistance providedAo be

provided to the state during said period?

TH E MINISTER OF STA TE  O FTH EM IN - 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a) to (c). Grant-in-aid 
of Rs.6 lakhs hais been released for Satpura 
Integrated Rural Development institution 
(SIRDI), Bhopal, during 1992-93forsetting up of 
Spawn Laboratory. Grant-irvaid of Rs.0.75 lakhs 
was released for the preparation of techno- 
economic feasibility report for setting up of Pork 
Processing Plant in Raipur. While no specific 
sum is earmarked for any State Proposals for 
setting up of Food Processing industries are 
considered on merits when received.

' Performance of Air India

5517. SH RI TA R A  C H A N D  
KHANDELWAL:

SHRI ARVIND TULSHIRAM 
KAMBLE:

Will fhe Minister of CIVIL AVIATION AND 
TOURISM tje pleased to state:

(a) whether the Air india is losing its share 
of passengers to the foreign airiines;

(b) if so, tfie details thereof duringeach of the 
last three years;

(c) the names of the countries where Air 
India’s share of passengers droped during each 
of the last three years;

(d) the estimated loss suffered bythe Air
I ndia as a result thereof; and

(e) the steps proposed to be taken to improve 
the situation?

THEM INISTEROFCIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a)to
(e). The information is being collected and will 
be laid on the table of the House.
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Films On Current And Development 
Programmes On Doordarshan

5518. SHRIMATI GIRIJA DEVI; Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state;

(a) the expenditure on each of the film on 
telecast on current and development pro
grammes;

(b) whether films produced by the outside 
producers are costing much as confipared to the 
films produced by thedepartmental producers; 
and

(c) if so. the steps taken to handover the 
production of films to the dep>artmental produc
ers?

TH E MINISTER OF S TA TE  OF TH E MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO) (a); Such 
information is not maintained centrally in a 
compiled form.

(b) No such cost comparison has been 
carried out by Doordarshan.

(c) There is no such proposal at present.

[English]

Crashlanding of Helicopter In Uttar 
Pradesh

5519. M AJ.G EN . (R E TD ) BHUW AN 
CHANDRA KHANDURI; Will the Minister of 
CIVIL AVIATION AND TOURISMbe pleased to 
state;

(a) whether the Government are aware that 
a helicopter in landed in Kalagarh Dam, District 
Pauri Garhwall Uttar Pradesh;

(c) if nol. the reasons therefor;

(d) whetherthe helicopter was on an author
ised flight;

(e) whetherthehelicopterbelongedtoa well- 
known industrialist of Delhi;

(f) whetherthe wreckage of the helicopter 
was surreptitiously removed during january. 
1993;

(g) whether the helicopter has been seized 
and kept under custody; and

(h) the action taken against the defaulters in 
this case?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NASI AZAD) (a). 
Yes. Sir.

(b)Ves. Sir.

(c)Docs n6t arise

(d) and (e). The helicopter belonged to India 
Intemational Airways(Pvt)Ltd., New Delhi. The 
operatorhadfiled a flight plan for Delhi - Kotdwar- 
Delhi via Shamli for 21 -12-92 which was ap
proved byATC.

(f) to (h). The helicopter wreckage is pres
ently in the custody of the Forest Department of 
Uttar Pradesh. The accident is investigation by 
an Inspectorof Accidents appointed under Rule 
71 of the Aircraft Rules. 1937.

Quality Of Guwahati Doordarshan 
Programme

5520. SHRI PROBIN DEKA: Will the Minis
ter of IN FORMATION AND BROADCASTING 
be pleased to state:

(b) whether the matter was officially re- (a). whether the Governent have recieved



complaints regarding poor quality of Guwahati 
Doordarshan programmes during the last one 
yean
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present, the Employment News R o /g a t  
Samachar is published in 3 languages nnntcly 
English, Hindi and Urdu.
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(b). if so, the details thereof; and

(c)the steps proposedtobe taken to improve 
the quality of Guwahati Doordarshan pro
grammes/

TH E MINISTER OF S TA TE  OF TH E  MIN
ISTRY O F INFORMATION AND BROAD
CASTING ( SHRI K.P.SINGH DEO) (a) and(b). 
Reaction of all the viewers to the programmes 
telecast by Doordarshan Kendra Guwahati are 
not alike. No specific list of reactions of all 
viewers is maintained t>y Doordarshan.

(c). Complaints or suggestions of the view
ers received t>y Doordarshan are duly taken into 
consideration for the t>etterment of the service.

Publication Of Employment News

(b)and(c). Due tohigh cost of production and 
poor offtake it was found that language editions 
of Employment News are not economically 
viable Forthesereasons.someoftfieianguage 
editions were discontinued, in the past. Thus, 
there is no proposal to publish Employment 
News/ Rozgar Samachar in Marathi.

Food Processing Units In Andhra 
Praesh

5522. SHRI DHARMA BHIKSHAM: Will the 
Minister of FOOD PROCESSING INDUS
TRIES be pleased to state;

(a) whether the Union Government have 
received proposals from the Government of 
Andhra Pradesh for setting up of food process
ing units in that state;

5521. SHRI RAM NAIK: Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state;

(a), the languages in which the Employn>ent 
News is being published;

(b) the reasons for not publishing the same 
in Marthi; and

(b) if so, the action taken thereon:

(c) whether the Government of Andhra 
Pradesh has sought any financial assistance in 
this regard; and

(d) if so. the details thereof and the decision 
taken thereon?

(c) the time t)ound programme to publish the 
Employment News in Marathi?

TH E MINISTER OF S T ATE O FTH EM IN - 
ISTRY OF INFORMATION AND BROAD
CASTING  (SHRI K.P SINGH DEO): (a) At

THE MINISTER OF STATE OF THE MIN
ISTRY OF FOOD PROCESSING INDUS
TRIES (SHRI TARUN GOGOI) (a) to (d). The 
plan assistance provided for the proposals re
ceived through the Govement of Andhra Pradesh 
are given in the Statement.
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Inflated Telephone Bills In Kerala

5523.SHRI KOOIKKUNNIL SURESH: Will 
the Ministerof COMMUNICATIONS be pleased 
to state:

TH E MINISTER O F S TA TE  O F TH E  MIN
ISTRY OF COMMUNICATIONS (SHRISUKH 
RAM); (a) No, Sir. The revision is more a 
rationalisation of tariffs than a sharp increase in 
rates of teased lines.

(a), the total number of complaints regarding 
inflated telephone bills received in Kerala during 
the last three years;

(b) the action taken by the Government in 
this regard?

TH E  MINISTER OF S TA TE  O F TH E  MIN
IS TR Y  O F  C O M M U N IC A TIO N S  (SHRI 
SUKHRAM) (a). The total number of complaints 
regarding inflated telephone bills received from 
the telephone consumers in Kerala during the 
last three years-

(1989-90to 1991 -92) is36,634

(b) Each complaint about excess billing is 
examined thoroughly from all aspects as per the 
existing departmental instructions and wher
ever justified, rebate is granted to the subscrib
ers.

Increase In Leased Telecom Lines

5524. DR. AM RITLAL KOLIDAS 
PATEL:

DR. L A X M IN A R A Y A N  
PANDEYA:

Will the Minister of COMMUNICATION be 
pleased to state:

(a) whether the tariff in respect of leased 
telecom lines services have been sharply in
creased:

(b) if so. details thereof and also their likely 
impact on various lessors; and

(c) the additional total revenue expected to 
be realised during 1993-94theretjy?

(b) Does not arise in view of (a) above.

(c). As it is a ratnnalisation of tariffs, additonal 
revenue expected from revision is likely to be 
negligible.

Air Safety Norms

5525. SHRI SUKHENDU KHAN: Will the 
Minister of Cl VIL AVIATION AND TOURISM be 
pleased to State:

(a) the number of incidents of air safety 
violations detected by the Directorate General of 
Civil Aviation in the case of Air India. Indian 
Airlines and private airtaxi operators;

(b) the steps taken by the Government to 
prevent such irK:idents:

(c)whettiertt1t3Govefnemnt havesusperxJed 
the licenses of any of the scheduled airtaxi 
operators in this respect, and

(d) if so, the details thereof?

TH E MINISTER OFCIVIL AVIAIION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
There have been significant incidents of air 
safety violations in the recent past. These 
incidents pertained to Air Taxi operations.

(b) D.G.C.A. monitors the obsevance of 
safety norms by all operators. Deficiencies 
ot>served are brought to the notk» of the opera
tors for corrective action. Measures such as 
sus(>ension of permit, cancellation of Certificate 
of Airworthiness etc. are also taken wherever 
called for.

■(c) Yes, Sir.
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(d) Air Taxi operator's permit of M/S India 
International Airways was temporarily sus
pended for failure to report accident promptly. 
Certificate of Ainwbrthiness and Registration in 
respect of F-27 aircraft VT-ROY of Continental 
Aviation was cancelled for forwarding wrong 
information.

Publicity For Tourism

5526. SHRI A RVIN D  TU LS H IR A M  
KAMBLE: WilltheMinisterofCIVILAVIATION 
AND TOURISM be pleased to state:

(a) the financial allocation made for the 
development of tourist drcuits and destinations 
in Maharastra under the Eighth Five Year Plan ;

(b) whether any publicity materials includ
ing T.V. documentaries have been or are pro
posed to t>e prepared/issued for attracting tour
ists tx3thin India and overseas; ^

(c)if so, the details thereof;
•

(d) whether any proposaj? or projects have 
been made or received for the preparation of 
such T. V. documentaries; and

(e) if so. the details thereof and the progress 
made in processing the same?

TH E ly^lNISTER OF Cl VIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIAZAD): (a) 
No financial allocation for the Eighth Five Year 
Plan has been made statewise. The Central 
Government, however, extended financial as
sistance on the basis of specific proposals 
received from the State Govemmentsfordevet- 
opment of tourist infrastructure.

/
Rs. 203.18 lakhs has been sanctioned as 

financial a s s i s t a r K »  to the State of Maharashtra 
during 1992-93.

(b) and (c). The Central Department of Tour- 
ism has prepared the following publicity mate
rial on tourist destinations in Maharashtra;
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(i) Brochure on Hill Stations of Westem India

(ii) Folder on Bomt>ay

(iii) Folder on Ajanta-Ellora

(d)tJo, Sir.

(e) Does not arise.

Electronic News Compilation Centres 
in Gujarat

5527. SHRI N.J. RATHVA: Will the Minister 
of INFORMATION AND BROADCASTING be 
pleased to state;

(a), the numt>er of electronic news compila
tion centres of Doordarsfian in Gujarat;

(b) whether the Government propose to set 
up more such centres there;

(c) if so. the details thereof: and

(d) if not, the reasons therefor?

THE MINISTER OF STA TE  OF TH E  MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO): (a) at 
present, Doordarshan Kendra. Ahmedat>adis 
the only one compiling and originating Gujarati 
news.

(b). No. Sir.

(c) Does not arise.

(d) Further augmentation of News Compila
tion Centres in Gujarat Would depend upon 
future availability of resources for the purpose.

Sharing Of Water Between U.P. and 
M.P.

5528. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of W ATER RESOURCES be 
pleased to State:
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(a). Whether the Government of Uttar 

Pradesh is not supplying nine TM C of waterto 
madhya Pradesh from Bhander Canals as per 
agreement; and

(b) if so, the action being taken to ensure that 
Amdhya Pradesh get the full share of water?

THE MINISTER OF STATE IN THE f^lNIS- 
T R Y O F  URBAN DEVELOPM ENT AND MIN
ISTER O F S TA TE  IN TH E  MINISTRY OF 
W A T E R  R E S O U R C E S  ( SH R I P.K. 
THUNGON) (a) and (b). There is a difference of 
opinion between State Govemment of Uttar 
Pradesh and Madhya Pradesh with regard to 
quantity of watertobe released in BharxJer Canal 
for use by Madhya Pradesh. As reported, 
Govemment of Madhya Pradesh has decided to 
take up this matter bilaterally for resolution of 
differences.

Guwahati Airport

5529. SHRI UDDHAB BARMAN: Will the 
Minister of CIVIL AVIATION AND TOURISM  
be pleased to state:

(a) whether there is any proposal to improve 
and strengthen tfie Guwahati Air Port during the 
current financial year;

(b) if so. the fund proposed to t)e allocated for

(c) whether there is any proposal for the 
improvement of the airports in North Eastern 
region durir>gthe Eighth Plan Period; and

(d) If so, the details thereof?

TH E  MINISTER O F CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIAZAD): (a) 
and (b). Yes, Sir. An amount of Rs. 9.98crores 
e^sproximately has been earmarked in the An
nual Ran 1993-94, for improvement of Guwahati 
airport.

f
(c) and (d). Expansion of terminal and other

infrastructural facilities is a continuing process 
and is takesn up in a phased manner depending 
upon projected requirment and availability of 
resources. DOuringthe VIII plan, the National 
Airports Authority (NAA) has envisaged follow
ing major projects in North Eastern Region:-

(i) Construction of a new aerodrome at Tura 
in Meghalaya

(ii) Construction and Expansion of Terminal 
buikjinsatDimapur, Impfial, Agartala, Guwahati, 
Silchar, Bagdogra, Dibrugarh. Kamalapur, 
Ulabari andTezpur.

(iii) Strer>gthening/Extension of Runway of 
airports at Dimapur, Imphal, Agartala, Sitehar, 
Lilabari, Passighat and recarpetting of runway 
and associated pavenrtent at Dibrugarh.

(iv) Installation of Airport Surveillance Ra- 
dar (ASR)/M onoupulse Secondary 
Syyrveillance Radar (MSSR) at Guwahati.

(v) Installation of Distance Measuring 
Equiprnent at Silchar and Doppler Very High 
Frequer^cy Omni Range (DVOR) at Agartala.

(vi) Instfillation of X- Ray Bagage Inspection 
System at Barapani, Dimapur, Guwahati and 
Silchar,

(vii) Provision of Simple Aopproach Light
ing System and precision Appraoch Path indi
cator at Agartala and Daparizo

Metro Channel Of Television And 
Radio

5530. SH R I S A N A T  KUM AR  
MANDAL:

SHRI GURUDAS KAMAT;

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state;

(a) whetherthe attention has been invited to 
the news item “Rift spoils Metro’ Plan" ap
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peared in, Th e  Hindustan Times’ dated 27th 
February, 1993;

(b) if so, the facts thereof and the Govern
ments stand on its powers and tasks in the 
formation and running of the proposed Metro 
Channel of television and radio vis-a-vis that of 
the Air Time Committee of india; and

(c) the manner by which it is proposed to 
resolve the differences?

SALMAN KHURSHEED) : Our Mission in 
Islamabad issued 35,119 viseis in 1990,49,307 
visas in 1991,36,178 visas in 1992 and 25,847 
visas during the period from April to December,
1992 to pak Nationals.

Our Consulate General in Karachi issued
1.19,993 visas in 1990,1,55,698visas in 1991,
1,46,365visas in 1992 and 1,06,460visas in the 
period from April to December, 1992 to pak 
natkjnals.

TH E  MINISTER OF S TA TE  O F TH E  MIN
ISTRY O F INFORMATION AND BROAD
CASTING ( SHRI K.P. SINGH DEO): (a) Yes. 
Sir.

(b) and(c). Government had sought clarifi
cations on a number of points contained in a 
document receivedfrom the Chaim^ l̂n, AirTime 
Committee of India on implementingtheSchme 
for allotment of time slots on the metro/FM 
channels of Doordarshan/AII India Radio. Not
withstanding agreement t>eing reached with the 
Chairman, AirTime Committee of India on the 
substantive points, the non-official members 
including the Chairman tendered their resigna
tion from the Committee on29.3.1993.

Visas To Pakistan Nationals

5531. SHRI SYED SHAHABUDDIN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

Number of visas issued by our missions in 
Pakistan to Pakistani nationals during each of 
the last three years and the period from April to 
December, 1992, mission-wise?

TH E MINISTER OF STATE INTHE MINIS
T R Y  O F  E X TE R N A L  A FFA IR S (SHRI

Vayudoot Service

5532. SHRI HARISH NARAYAN PRABHU 
ZANTYE: WiiltheMinisterofCIVILAVIATION 
ANDTOURISM be pleased to state:

(a) the numerical strength of Vayudoot fleet 
and routes t>eing operated and the places served 
during each of the last five years alongwith 
operational and financial performance; and

(b) the details of plan for expansion and 
strengthening of Vayudoot services during the 
Eighth Plan period?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
Statement Indicating the fleet strength of 
Vayudoot, the number of stations on its opera
tional network and the financial performance 
during the last 5 years is attached. Stations 
airlinked by Vayudoot during last 5 years are 
given statement II, lll,IV, Vand VI.

(b) Constraints of aircraft capacity and other 
resources do not at present permit expansion of 
Vayudoot services. The emphasis in vayudoot 
is therefore on consolidation and improvement 
of existing services.

STATM ENT

Year No. of Aircraft No of Stations Net Profit/(Loss)
(Rs. in Crores)

1988-89 21 9B (25.63)
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Year No. of Aircraft • -Jt- No of Stations Net Profit/(Loss) 
(Rs.inCrores)

1989-90 20 105 (35.82)

1990-91 21 48 (37.06)

1991-92 17 48 (30 59)

199B-93 16 36 (22.00) Provisional

STATM EN T 14. Guwahati

Ustof Stations 1988-899 15. Jorhat

ANDRAPRADESH 16. Lilabah

1. uddapah 17. Silchar

2  yderabad BIHAR

a amagundam 18. Dhvtiad

4. aiahmundry 19. Gaya

5i irupati 20. Jamshedpur

& ijayavvada 21. Pama

7. ishakhapatnam 22. Ranchi

ARUNACHAL PRADESH GUJRAT

8 long 23 Ahmedabad

9. aparizo 24. Bhavnagar

10. Pssighat 25. Kandtei

11. Tezu 26. Keshod

1Z Zero 27. Poitoandar

ASSAh^ 28. Rajkot•

ia  Oibrugaiti 29. Suiat
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GOA

30. Goa

HARYANA

47. Khe^raho
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48. Raipur

49. Rewa

I

31. Hissar 50. Sama

HIMACHAL PRADESH ■ MAHARASHTRA

32. Kulu 51. Aurangabad

33. Shimla 52. Bombay

JAM M U & kASHMIR 53. Akola

34. Jammu 54. Nagpur

35. Rajouri 55. Nanded

KARNATAKA 56. P i ^

36. Bangalore 57. Ratnagiri

37. Bellary 5a Shoiapiir

38. Mysore MANIPUR

KERALA 59. hnphal

39. Cochin MEGHALAYA

MADHYA PRADESH 60. SNnor^

40. Bhopal MIZORAM

41. Biiaspur 61. Aizawi

42. Guna NAGALAND

43. Gwalior 62. Dimapur

44. Indoie ORISSA

45. Jabalpur^ 6a Bhubaneshwar

46. Jagdaipur 64; Jeypore
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65. Rouikela

PUNJAB

66. Amritsar

67. Bhatinda

68. Ludhiana 

RAJASTHAN

69. Bikaner

70. Jaipur

71. Jaisalmer

72. Jodhpur

73. Kota 

TAMIL NADU

74. Coimbatore

75. Madras

76. Madurai

77. Neyveli

78. Thanjavur 

TRIPURA

79. Agartala

80. Kamalpur

81. Kailckshahar 

U TTA R  PRADESH

82. Agra

83. Allahabad

APRIL 19,1993 Written Answers 1272
84. Dehiadun

85. Gor£ikhpur

86. Kanpur

87. Lucknow

88. Pantnagar

89. Raibrelley

90. Varanasi 

W ESTBEN GAL

91. Balurghat

92. Calcutta

93. CoochBehar

94. MakJa

UNION TERRITORIES

95. Chandigarh
*

96. Delhi

97. Daman

98. Agatto (Lakshadweep)

STATM ENTIII 

Ustof Stations 1989-90 

ANDHRA PRADESH

01. Cuddapan

02. Hyderabad

03. Ramagundam

04. Raiahmundry



06. Vijayawada

07. Vishakhaptnam 

AR UNACH ALPR AT^

06. Along

09. Daparizo

10. Passight

11. Tezu

12. ZeiD 

ASSAM

13. Dibfugaih

14. Guwahati

15. JoftMrt

16. Ulabari

17. Silchar 

BIHAR

18. Dhanbad

19. Gaya

20. Jamshad^r

21. Patna

22. RancN 

GUJARAT

23. Ahmederibad 

. 24. Bhavnagar
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06. Tirupati
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25. Oeesa
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26. Kandte

27. Keshod 

2a Poibandar

29. Regkot

30. Surat 

GOA

31. Goa

HIMACHAL PRADESH

32. Kuhj

33. Shimla 

JAM M U S KASHMIR

34. Jammu

35. Reyouri 

KARNATAKA 

3& Bangalore

37. Beilary

38. Belgaum

39. Hut)li

40. Mysore 

KERALA

41. Cochin

42. Calicut

4a Trivandrum
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MADHYA PRADESH

44. Bhopal

45. Bilaspur

46. Guna

47. Indore

48. Jabalpur

49. Jagdalpur

50. Khajuraho

51. Rewa

52. Raipur

53. Satna

MAHARASHTRA

54. Akola

55. Aurangabad

56. Bombay

57. Kolhapur

58. Nagpur

59. Nasik

60. Naxied

61. Osmanabad

62. Pune

63. Ralnagoio

64. Shotapur

APRIL 19.1993
MANIPUR

Written Answers 1276

65. Imphal 

MEGHALAYA

66. Shillong 

MIZORAM

67. Aizawl 

NAGALAND

68. Dimapur 

ORISSA

69. Bhubaneshwar

70. Jeypore

71. Rourkela 

UNJAB

72. Amritsar

73. Bhatinda

74. Ludhiana 

RAJASTHAN

75. Bikaner

I
76. Jaipur

77. Jaisalmer

78. Jodhpur 

79 Kota 

TAMIL NADU

00. Coimbatore
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81. Madras

82. Madurai

83. Neyveli

84. Thanjavur

85. Trichurapalli 

TRIPURA

86. Agartala

87. Kamaipur

88. Kailashhar

UTTARPRADESH

89. Agra

90. Allah^aad

91. Oehiadi«i

92. GkxaMipur

93. Kanpur

94. Lucknow 

% . Pantanagar 

98. Varanasi

W ESTBENGAL 

97. Balurghat 

9B. Ceycutta 

99- CoochBehar 

0̂0. fttWda

CHAITRA29,1915(SAKA) Written Answers 1278

UNION TERRITORIES

101. Chandigarh

102. Delhi

103. Daman

104. Pondichery

105. Agatti (Lakshadweep)

STATEM EN T IV 

List of Stations 1990-91 

ANDHRA PRADESH

1. Hyderabad

2. Rajhmundry

3. Tirupati

4. Vijayawada 

ASSAM

5. Guwahati

6. Jortiat

7. Lilabari 

a  Silchar 

BIHAR

9. Jamshedpur 

GUJARAT

10. Ahmedabad

11. Baroda

12. Bhavnagar
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13. Kandia

14. Keshod

15. Porbandar

16. Rajkot

17. Surat.

GOA

18. Goa

HIMACHAL PRADESH

19. Gaggal(Dharamshaia)

20. Kulu

21. Shimla 

KARINATAKA

22. Bangalore

23. Belgaum 

KERALA

24. Cochin 

MAHARASHTRA

25. Aurangabad

26. Bombay

27. Kolahapur

28. Naisk

29. Pur>e 

MEGHALAYA

30. Shilk>ng

APRIL 19,1993
MIZORAM

31. Aizawl 

PUNJAB

32. Lxidhiena 

RAJASTHAN

33. Jaisalnr>er

Written Answers 128

34. Jodhpur 

TAMIL NADU  

36. Coimbalore

36. Madras 

TRIPURA

37. Agartala 

3a Kailashahar 

UTTAR PR AD ESH

39. Dehradun

40. Kanpur

41. Luckrxiw

42. Pamnagar 

W ESTBEN GAL

43.

44. CoochBehar 

UNION TERRITORIES

45. ChandlgBih

46. Dettii
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47. Pondichaeny

CHAITRA29.1915(SAKA)

17. Sural

Written Answers 1282

48. Agatti (Lakshadweep)

S TA TE M E N T V 

List of Stations 1991-92 

ANDHRA PRADESH

I. Hyderabad

2 Rajahmundry 

a Tirupati

4. Vijayawada 

ASSAM  

S Guwahati

6. Jorhat

7. Lilabari 

a Silchar 

BIHAR

9. Jamshedpur 

IGUJRAT

10. Ahmedabad

II. Baroda

12. Bhavnagar

13. Kendia

14. Keshod

15. Poibarxjar

16. Rajkot

GOA

16. Goa

HIMACHAL PRADESH

19. Gaggai(Dharamshala)

20. Kulu

21. Shimla 

KARNATAKA

22. Bangakxe

23. Belgam 

KERALA

24. Cochin 

MAHARASHTRA

25. Aurangabad

26. Bombay

27. Kolhapur

28. Nasik

29. Pune 

MEGHALAYA

30. Shillong 

MIZORAM

31. Aizawi.

Puryab

32. Ludhiana
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RAJASTHAN

33. Jaisatmer

34. Jddhpur 

36. Udaipur 

TAMIL NADU

36. Covnbator

37. Madras 

TRIPURA 

3a Agartala 

39. Kailashahar 

UTTAR PR AD ESH  

AO. Oehradm

41. Kanpur 

42.. Ludmow 

W nSTBENGAL  

,43. Calcutta

44. CoochBehar 

UNiON TERRITORIES

45. Chandigaih

46. Delhi

47. Pondicherry

48. Agatti( Lakshadweep)

STATEM EfiT 

List Of Stations 1992-93 

ANDHRA PRADESH

1. Hyderabad

APRIL 19,1993 Written Answers 1284
2. Rajahmundry

3. Tirupati

4. Vijayawada 

BIHAR

5. Jamshedpur 

GUJR AT

6. KarxJIa

7. Kashod

8. Porfoandar 

9 Rajkot

HIMACHAL PRADESH

10. Gaggal(Dharamshala)

11. Kuki

12. Shimla 

KARNATAKA

13. Belgeum 

KERALA

14. Cochin 

MAHARASHTRA

15. Bombay

16. Kolhapur

17. Nanded

18. Pune 

MEGHALAYS

19. Shillong
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MIZORAM

20. Aizewi 

PUNJAB

21. Ludhiana 

TAMIL NADU

22. Coimbatore

23. Madras

24. Madurai

25. Tuticorin 

TRIPURA

26. Agartala 

UTTAR PRADESH

27. Dehradun

28. Lucknow 

W ESTBENGAL

29. Bagdogia

30. Calcutta

31. CoochBehar 

UNION TERRITORIES

32. Chandigarh

33. Delhi

34. Diu

35. Pondicherry

36. Agatti(Lakshadweep)

CHAITRA29,1915(SAKA)
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Shifting Of Indraprastha Power 
Station

5534. SHRIYASHW ANTRAO PATIL: Will 
the Minister of POWER lie pleased to state;

(a), whettierthe Govememnt propose to shift 
the Indraprastha powerstation out of Delhi;

(b) if so, the details thereof: and

(c) if hot. the reasons therefor?

THE MINISTER OF STATE IN THE MINIS
TR Y OF POWER (SHRI P.V. RANGAYYA 
NAIDU) (a)to (c). No, Sir. DESU has already 
taken adequate pollution control measures at 
the power Station to meet the presc rit>ed starKl- 
ards.

Fund For Irrigation Projects

5535. SHRI M OH AM M AD  ALI 
ASHRAFFATMI:

SHRI RAM LAKHAN SINGH 
YADAV:

Will the ministerof WATER RESOURCES 
t>e pleased to relertothe reply given to unstarred 
QuestionNo.2168onDecemt>er7,1992and 
state;

(a) the progress made so far for the protec- 
tksn of the remaining area from flood utilization 
for irrigation purposes: \

(b) whether the Government have given 
lower priority in financial outlays due to which 
irrigation potential could be less increased: and

(c) if so, the total amount allocated by the 
Government for creating irrigation potential 
during each of the last three years?

THE MINISTER OF STATE IN THE MINIS
TR Y OF URBAN DEVELOPMENT AND MIN-
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ISTER O F S TA TE  IN MINISTRY O F W ATER 
RESOURCES(SHRI P.K.THUNGON)(a)and
(b). The area protected from the foods is avail
able for irrigation purposes. So far an irrigation 
potential of 81 million hectares has been create. 
Irrrigation is one of the priority sectors with an 
outlay of Rs. 28,391.80crores in the VIII Five 
Year Plan to create 15.8 million hectares of 
more irrigation potential.

(c) The amounts allocated for creating irri
gation potential during the l£ist three years are as 
under-

0) 1990-9^ Rs.35S1.55cmres.
o

(ii) 1991-92 Rs.4045.11 crores

(iii) 1992-93 Rs.4215.99crores.

[English]

Sardar Sarovar Project

5538. SHRI BOLLA BULLI RAM 
AIAH;

DR. D. V EN K A TE S V A R A  
F«AO;

Will the Ministerof W ATER RESOURCES 
oe pleased to state:

(a) whether Washington t>ased environmen
tal defence funds asserted that the independent 
review team on theSardar Sarovar project re
vealed a patters of gross negligence and delirv 
quency on the part of the World Bank and the 
indian Government;

<b). whetherthe Government have clarified 
its position in this regard; and

(c) if so, the facts in details.

TH E  MINISTER OF STATE IN THE MINIS
TR Y  O F URBAN DEVELOPM ENT AND MIN
ISTER O F S TA TE  IN TH E  MINISTRY OF

1993 Wrrtten Answers 1288
W A T E R  R E S O U R C E S  (S H R I P.K 
THUNGON): (a) to (c). Based on the .indings of 
Independent Review Commissioned by the 
World Bank on Sardar Sarovar Project, the 
Washington based EnvirtximentaJ Defense Fund 
wrote to tf>e United States Executive Directorto 
ifieWorM Bank on23.10.92criticising the Bank's 
decision to continue financing of the project and 
called for cancellation of Bank funding to the 
project. The IrnJependent Review in its report 
had adversely commented mainly on ttie reset
tlement and rehabilitation policies and their 
implementatkxi and inadequacies in tfie studies 
associated with environmental issues. Govern
ment of india clarified tfiese issues in its detailed 
response to the Bank. Based on this response 
the World Bank in its meetin held on 23rd 
October, 1992decided to cor>tunue financing of 
the Sardar Sarovar (narmada) prpjectsubjectto 
a review of tfie perfomriance as per agreed actkxi 
plan on a set of performance Bencfiarte in April,
1993. Government of India has, however, sub
sequently decided not to seek any furttier dis
bursement out of the outstanding portion of the 
bankcredrt/Loan.

fTranslatitjn}

Telephone connections On Forged 
Stanatures of MPs

5537.SHRI RAJENDRA AGNIHOTRI: Will 
the Ministerof COMMUNICATIONS be pleased 
to state;

(a) whether complaints in regard to provid
ing telephone connections to the people on the 
basis of forged signatures of the Members of 
Parliament;

(b) if so. the number of such cases have been 
received;

(c) the number of persons apprehended in 

this connectior^; and

(d). the remedial action Government pro
pose to taketo check the recurrence?



TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F COMMUNICATIONS (SHRISUKH 
RAM); (a) Yes, Sir.

(b) 13 Such cases have been received and 
FI R has been lodged with the police.

1209 WrittenAnswers CHAITRA29,

(c) Two persons have been recently ar
rested by the police.

(d) Sample checks are now being made on 
the signatures of M. Ps in their letters, so that in 
case of doubt a reference can be made to the 
M.P. concerned.

[English]

Telecast Of Kannada News

5538. SHRIKIHIMUNIYAPPA:
SH R I C .P . M U D A LA  

GIRIYAPPA:
S H R IM A TI C H A N D R A  

PRABHAURS:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether there is a great demand to tel
ecast morning news in Kannada daily from 
bangalore Doordarshan;

(b) if so, the details thereof;o

(c) the action taken/proposed to be taken in 
this regard; arKl

(d)if not, the reasons thereof?

TH E MINISTER O F STA TE  O F TH E  MIN
ISTRY O F INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO); (a)to(d). 
Representations have b»een receivedtotelecast 
morning news in Kannada from Bangalore 
Doordarshan Kendra. However, due to con
straint on telecast time, resources and man
power, it has not t)een found possible to accede 
to the requests.

5539.SHRI SOMJIBHAIDAMOR: Will the 
Minister of INFORMATION AND BROAD
CASTING t)e pleased to state;

(a) whetherthe Government propose toset 
up new All India Radio Stations in Gujarat during 
1993-94;

(b) if so, the details thereof; and

(c)if not, the reasons therefor?

TH E MINISTER OF STA TE  O F TH E  MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO) (a) and (b). 
Yes,Sir. A new radio station with 1 KW MW 
Transmitter and multi-purpose studk)s at Ahwa 
is envisaged tdbe commissioned during 1993-
94.

(c) Does not arise.

Indian Enclaves In Bangladesh

5540. SHRI AMAR ROY PRADHAN; Will 
the Minister of External Affairs be pleased to 
state;

(a) whether Tin Bigha corridor has been 
provided by the Government to Bangladesh for 
entry into their Enclaves in the Indian territory; 
and

(b) if so. the area provided as corridor by 
Bangladesh to India for entry into Indian En
claves in Bangladesh territory?

THE MINISTER OF STATE IN THE MINIS
TR Y  O F E X TER N A L A FFA IR S (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. Asstipu- 
lated under Artcile 14 of the India-Bangladesh 
Land Boundary Agreement. 1974the Tm Bigha 
Corridor was leased in perpetuity to Bangla
desh . The Tin Bigha corridor was opened for 
Bangladeshi vehicular arxl passengertrafficon 
June26,1992 for entry into their enclaves viz.

1915(SAKA) WrittenAnswers 1290

Air Stations In Gujarat
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Oahagram and Angarpota in I ndian territory.

(b) There is no agreement between Indian 
and Bangladesh for any area provided as corri
dor by Bangladesh to India for entry into I ndian 
Enclaves in Bangladesh. However, according 
to Article 12oJthe India-Bengladesh LandBourKj- 
ary Agreement, 1974, the Indian Enclaves in 
Bangladesh and the Bangladeshi Enclaves in 
India are to be exchanged.

[Translation]

Hike In Air Fares

5541. SHRIRAMESHWAR PATIDAR. Will

the Minister of Cl VILAVIATION AND TO U R 
ISM be pleased to state;

(a) the number of times air fares have tseen 
increased during each of the last three years; 
and

(b) the details of the percentage of increase 
made in the fares on each occasion?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIAZAD); (a) 
and (b). Detailed statement I.II,& llloffare in
crease by Air Irxjia, IrKjian Airlines and Vayudoot 
are attached I, II, respectively.
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Imported Deep Sea Rshing Vessels.

5542. P R O F . U M M A R E D D Y  
VENKATESWARW; WilltheMinisterof FOOD 
PROCESSING INDUSTRIES be pleased to 
state:

(a) the number of deep sea fishing vessels 
imported from Mexico for operation from 
Visakhapatnam;

(b) wfietherthese vessels were financed by 
the erstwhile shipping Development Fund Com
mittee;

(c) the number of them presently lying idle 
in VishaKhapatnam; and

(d) the steps taken by his ministery to reha
bilitate these vessels?

TH E  M IN IS TE R O FS TA TE O FTH E M IN - 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRI TA R U N  G OGOI): (a) and (b). A total 
number of 32 vessels were impoitedfnxn Mexico 
by various fishing companies in India including 
18 vessels assisted by erstwhile Shippir^ Dev
elopment Fund Committee,out of which II are 
operating with visakhaptnam as their base port.

(c) Four of these vessels are presently lying 
idle at tf>e Visakhapatnam port.

(d) InordertoprovkJe relief to sick deep sea 
fishing units assisted by erstwhile shipping 
Development Fund Committee, as scheme for 
rehabilitation was announced in April, 1991 
which weis further liberalised in June,1992.

[Translation}

Pay Phones In Madhya Pradesh

5543. SHRI MAHESDRA KUMAR SINGH 
TH  AKU R: Will the Minister of COMMUNICA- 
TION S t>e pleased to state;

(a) whetfwr ‘Pay-Phone’ connectk>ns have 
been allotted in Madhya Pradesh;

(b) if so, the details of connections given to 
scheduled castes, handicapped and economi
cally weaker sections. Separateiytogetfierwith 
the places;

(c) whether any irregularities have been
noticed in regard to allotment of these telephones 
connections; and

(d) if so. the details thereof and the action 
taken by the Government in this regard?

TH E  MINISTER O F S TA TE  O F THE 
MINISTRRY O F COM M UNICATION (SHRI 
SUKH AAM): (a) Yes, Sir.

(b) Pay phones are allotted liberally to all 
those who volunteer for the same including 
scheduled castes, harxicarped and ecoomicalty 
weaker sections of society. As such, 
categorywise statistics are not maintained.

(c) No. Sir.

(d) Question does not arise in view of reply 
to(c)alx>ve

Capacity Of Delhi Telephone Ex
changes

5544. SHRI SURAJBHANU SOLANKI: Will 
the Ministerof COMMUNICATIONS be pleased
to state:

(a) the telephone exchanges in Delhi from 
which new telephone connections have been 
stopped with reasons therefor;

(b)wfiethertheGovemmentpropcsetoopen
new telephone exchanges during the current 

yean

(c) if so, the location thereof with capacity 
each of them; and
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(d)thef€Ktual position with regzudtodemand 
and supply of telephone connections after the 
expansion cftheseexislingtelephoneexchanges 

'and setting\jp of new exchanges in Delhi?

(a) the countries where Indian Missions 
were opened, upgraded and closed down during 
the last two years;

CHAITRA29.1915(SAKA) WrittenAnswers 1318

THE MINISTER OF S TA TE  OF TH E MIN
ISTRY OFCOMMUNICATIONS(SHRI SUKH 
RAM): (a) The required information is being 
collected and will be laid on the Table of the 
House’.

(b)and(c). Yes, Sir. The tentative commis
sioning programme of NTIL, New Delhi, for the 
year93-94 is given in the statement.

(d) The required information is being col
lected and will tie laid on the Table of the House.

STATM ENT

(b) the reasons in each such cases:

(c) whether a large number of Indian heads 
of mission abroad are concurrently acceedited 
from neighbouring missions;

(d) if so, the country-wise details Ithereof as 
on March 15.1993

(e) whether Indian honerary consuls/consul 
generals are functioning in a large number of 
countries;

(f) if so, the details thereof as on March 
15,1993;

^  TheTentativecommissioning programme 
of Delhi Telephones dumg 1993-94.

E -10B Equipment

1. ShaktiNagar 20K

z ShafKJaraMeiin I’OK

a Golden Park RLU 3K

4. Laxmi Nagar Exp. 4K

5. Delhi TLUs 4K

& ShaktiNagar Exp. 5K

Total 46K

'[English]

Indian Missions Abroad

5545. SHRIVIJAY NAVAL PATIL: 
S H R IM A TI D IL ' KUM ARI 

BHANDARI:
VVill the Minister of External Affairs be pleased 

to state:

(g) whetherthe Govemment proposeto make 
any effortstochange these consuls/consul gen
erals into high commissioner/ambassadors; 
and

(h) if so, the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE INTHE MINIS
TR Y  O F EX TER N A L AFFAIR S (SHRI 
SALMAN KHURSHEED): (a) and (b). Since 
January 1,1991 Indian Missions have been 
opened in the following countries;-

1. Ukraine 08.05.92

Z Kazakhstan 09.05.92

3. Belarus 14.08.92

4 Israel 15.05.92

5. Russia:-

(i) CGIVIadivostock 09.09.92

(ii) CGI St.Petersburg 13.01.93

China:-

CGI Shanghai 16.11.92
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Furtherthe CGI atTaskhent( in UzbeMslan) 

wee upgraded to the status of an Em t»ssy on 
13.0a92

During this period the Embassy in 
Mogadiscio was temporarily closed on January 
8,1991;ConsulateinbasrBhonJanuafy15.1991. 
the Embassy in afghanistan on February 6.1993 
and the Embassy in Colombia wasdoeed down 
on March 1,1993. The missions in Malawi arxJ 
Zaire are also slated for closure.

New missions have been opened Aipgradad 
in the context of rapidly evolving poet Cold-War 
international scenario with a view to stengttien 
the political, economic, commercial artd other 
ties with these countries. Regardingttte mis

sions which wereclosed, while the Embassies 
in Somalia arxJ Afghanistan arKi the Consulate 
in Basrah weredosedtempofarilyforfunclional 
reasons, the Missions in Malawi, Colombia and 
Zaire are being closed down for reasons of 
eoortomy.

(c)and(d) Yes Sir. statement I is placed on 
theTableoftfie House.

(e) to (h) Yes Sir. The level of diplomatic 
representation in ttiese contries is regularly 
reviewed in the context of evolving political, 
economic, commercial arKl ottwr requirement. 
Statmenl II irxJicaling the latest position ispteced 
on the table of the House.

STAMEMT

COUhfTRY ACC R ED ITED  FROM RESIDENT INDIAN MISSION

1. AnguiHa Trinidad&Tobago

z Antique arxl BaitHida Trinidad & Tobago

a Anmenia .Ukraine

4. Ahjba Venezutea

5 Azert>ai)an Uztwkistan

& Bahamas USA

7. Baitiados Suriname

a Belize Mexico

9. Benin Nigeria

10. Bolivia Peru

11 Burkina Faso Gfena

12 .Buamdi Uganda

13. Cameroon Nigeria
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COUNTRY ACCRED ITED  FROM RESIDENT INDIAN MISSION

14. Cape Verde Senegal

15. Cayman Islands ^Jamaica

16. Chad . Nigeria

17. Colombia Venezuela

18. Comoros Madagascar

19 Congo nairobi

20. Costa Rica Panama

21. Djibouti Etnboia

22 Dominician Republic Guyona

23. El Salvador Mexico

24. Estonia Rnaland

25. Equatorial Guinea Zaire

26. ERquador Peru

27. Gabon Angola

28. Gambia Senegal

29. Georgia Ukraine

30. Guatemala Mexico

31. Grenada T  rinidad & T  obago

32. Guinea Ivory Coast

33. Guinea Bissau Senegal

34. Holy see Switzerland

35. Iceland Norway

36. Kirghizstan Kazakhstan
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COUNTRY ACCR ED ITED  FROM RESIDENT INDIAN MISSION

37. Kiribati New Zealand

38. Latvia Botswana

39. Lesotho Botswana

40. Liberia Ghana

41. ^ Lithuania Poland

42. Luxembourg Belgium

43. Macau Hong Kong

44. Mali Senegal

45. Maunitania Algeria

46. Moldova Romania

47. Montserrat T  rinidad & T  obago

48. Netherlands Anti les Venezuela

49. Nicaragua Panama

50. Niger
•

Ivory Coast

51. Palestine Tunisia

52. Paraguay Argentina

53. Rwand Uganda

54. Slovak Republic Cuzech Republic

55. Solomon Islands Australia

56. St. Christopher and Nevis Trinidad & Tobago

57. Saint Lucia Guyana

58. St.Cincent and the Grenadines Guyana

59. Sao Tome and Principe Angola
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COUNTRY ACCREDITED FROM RESIDENT INDIAN MISSIONt

60 Swaziland MozEimbigue

61. Sierra Leone Ivory Coast

62. Togo Ghana

63. Tonga New Zealand

64. Tuvalu NewZeaieuid

65. Turkmenistan Uzbekistan

66. Tu rks 7 Caicos Islands Jamaica

67. Vanuatu Australia

68. Slovenia Austria

69. Western Samoa New Zealand

70. Uruguay Argentina

STATEM ENT

City Country City Country

Antwerp Belgium Asuncion Paraguay

Barcelona Spain dijibouti Republicof Djibouti

Freetown Sierra Leone Cenoa Italy

Ghent Belgium Guatmala City Guatemala

Honolulu, USA 
Hawai

Istambul Turkey

Izmir Turkey limassol Cypois

Livomo Italy Melbourne Australia

Monrovia Liberia Montevideo Uruguay
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City Country City Country

Munich Germany NewOrleans USA
Louisians

Ndola Z a rte OlevelarKl. USA
O h »

Stuttgart Germany Tenerife Spain

Quito Ecuador Zurich Switzerland

New Electronic Exchanges in Tamil 
Nadu

5546. DR. SHRIMATI K.S. SOUNDARAM : 
Will the Minister of COM M UNITCATiO N be 
pleased to state:

(a) the places in Tam i Nadu wtwre etectnonic 
telephone exchanges often thousand lines pro
posed to be set up; and

(b) the time by which these are likely to t>e 
started?

TH E  MINISTER O F S TA TE  O F TH E  MIN
ISTRY O F COMMUNICATIONS (SHRISUKH 
RAM) (a) Local electronic telephone exchar>ges 
of ten thousand lines are pnsposedto beset up in 
Tamil Nadu at

-Madras
-Coimbator

(b) These electronic exchange are expected 
to be commissioned during 1993-94.

Development Of Airstrips In Karnataka.

5547. SHRI G. MADEGOW DA: Will the 
Ministerof CIVIL AVIATION ANDTOURISM be 
pleased to state;

(a) whether the Government of Karnataka 
has sent any proposal to develop airstrip at

Gulbarga/Hassen/Bellary in Kamataka in or
der to promote tourism and

(b) if so.the steps taken/proposed to de- 
vetop these airstrips?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
Yes. Sir.

(b) Devetopment of airports and air-strips is 
dependant on the traffic generated from these 
places arxl also wWngness on ttie part of airline 
operators to start services to these places. 
Airline operators Kave not indk:ated any plans 
to operate services to these places. National 
Airports Authority has rx> plan to upgrade these 
airstrips at this stage.

Power Proiects By NHPC

5548. SHRI SANDIPAN BHAGWAN 
TH O A T:W l the Minister of POWERbe pleased 
to state the details of power projects undertaken 
at present by the Natkjnal Hydro-electric power 
Corporatnn IrKfccating the estimated cost and 
the time by whk:h these are likely to t>e com
pleted?

TH E  MINISTER O F S TA TE  IN TH E  MIN
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU) The details of Power projects ur>der- 
taken at present by the Natk>nal Hydro electric 
power Corporation are as under-
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Foreign Missions in India

5549. SHRIMATIDILKUIWIARIBHANDARI: 
Will the Minister of External Affairs be pleased

(e)whe(herthe Government proposeto make 
any effors to strengthen the bilateral relations 
with these countries; and

(f) if so, the details thereof?

THE MINISTEROF STATE INTHE MINIS
TR Y O F  E X TE R N A L  A FFA IR S (SHRI 
SALMAN KHURSHEEO): (a) malta. Maldives, 
Jamaica, Guyana, Suriname, Uzbekistan, 
Kazakhstan, Belerus, Botswanea, Ivory-coast, 
Madagascar, Malawi, Mozamt>igue, Namibia 
andSaychaelles. ■

(b) As per statement enck>sed.

(c)and (d) 1. Armenia. Whose request is 
being examined.

2. Namibia: The Government of India’s 
Agre'ment has already been conveyed.

(e) and (f). it is the Govemment policy to 
strengthen bileteral relattons with all friendly 
indeper>dent countries. This is done by ex- 
char>ge of bilateral visits and hokJingaldiscus-

sk>ns whenever possible.

STATEM ENT

to state: 1. Fiji

(a) the countries that have no embassy/high 
commission in the contry where India has a

2. Cook Islands

resident mission as on March 15,1993; a Kiribati

(b) the names of countries that have no 
embassy/high commission in India as on March

4. Marshall Islands

15,1993; 5. IMaunj

(c) whether any of these countries have 
approached the Govemment for opening/up

6. New Caledonia

grading their mission in India; 7. Papua New Guinea

(d) if so, the response of the Govmment to 
each such proposal;

a Sotomon Islanda

9. Tongo

"10. Tuvalu

11. Vanuatu

12. Western Samoa

13. Maldives

14. Jamaica

15. Guyana

16. Suriname

17. Antigua & Barbuda

18. Bait>ados

19. Belize

20. Bolivia

21. Cokxnbia

22. Costa Rk:a

23l Commonwealth of Dominna
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24. Dominican Republic

•

25. Ecuador

26. El Salvador

27. Grenada

28. Guatemala

29. Haiti

30. Honduras

31. Nicaragua

32. Paraguay

33. St. Christopher and Nevis

34. St. Lucia

35. St. Virx:entandtt>eGrenadir>es

36. Uiuguay

37. Uzbekistan

36. Kazakhstan

39. Kyrgyzstan

40. Tuikmonistan

41. Tajikistan

42. Azerbaijan

43. Estonia

44. Lithuania

45. Latvia

46. Armenia

47. Georgia

APRIL 19.1993
48. MoMova
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49. Croatia

50. Bosnia-Herzegoina

51. Sk>venia

52. Aft>ania

53. Belanjs

54. Djibouti 

56. Mauritania

56. Liechlenstein

57. Monaco

58. SanMarirx)

59. Luxembourg

60. k»iand

61. Gibraltei

62. Malta

63. Bervn

64. Botswana

65. Burkina Faso

66. Burundi

67. Cameroon

6a Cabe Verde Islanda

69. Central African Republic

70. Chad

71. Comors
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72. Congo

73. Equatorial Guinea

74. Gabon

75. Gambia

76. Guinea

77. Guinea Bissau

78. Ivory-Coast

79. Lesotho

80. Litteria

81. Madagascar

82. Malawi

83. Mali

84. Mozannbique

85. Namibia

86. Niger

87. Rwanda

88. Sao Tome and Prancipe

89. Seychtles

90. Sierra Leone

91. Swaziland

92. Togo 

Remarks:

(i) Most of these countries are covered 
conscurrently by resident Indian Missions in 
one of the neighbouring coutries with ttie excep
tion of Bosnia-Herzoeqgovina. with whom dip- 
•omatic relations have not yet been established

(ii) Hong Kong, where India has a resident 
Mission, is represented in India by the U.K. 
Mission.

(iii) Bahrain has a Coniul General in Bom
bay only.

Outstanding Of Telephone Dues In 
Delhi And Bombay

5550. SHRI MOHAN RAWALE:
SHRIMAHESH KANODIA:

Will the minsiter of COMMUNICATIONS be 
pleased to state:

(a) wfiether a large amount of telephone dues 
are outstanding against telephone users in the 
country and particularly in MTNL;

(b) if so, the details thereof in each case 
against whom an amount of more than rupees 
one lakh is outstanding as on 31 st March, 1992 
indnating the outstanding dues;

(c) the outstanding amount recovered from 
the during January to Decemtjer. 1992;

(d) the measures taken to recover the total 
outstanding amount; and

(e)the details or otheractkx) taken/proposed 
to be taken against the defaulters?

CHAITRA29,1915(SAKA) WrittenAnswers 1338

in viwew of the crisis in that country.

THE MINISTER O F S TA TE  O F TH E  MIN
ISTRY OF COM M UNICATION (SHRI SUKH 
RAM): (a) to (e). The information has been 
called for from the units and the same will be 
placed on the Table of the House.

Religious Propaganda By Pakistan

5551 SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of External Affairs be pleased 
testate:



(a) whether the Government are aware of the 
religion based propaganda by Perftistan afterthe 
Ayodhya development;
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ASHRAFFATMI:
SHRIRAJNATH SONKAR SHASTRI; 
SHRISANAT KUMAR MANDAL:

(b) if so. the specific instance of such propa
ganda;

(c) whetherthe Government have taken up 
this matter with Pakistan; and

(d) if so, the response thereto?

TH E  M IN ISTER O FSTATEIN TH E MINIS
T R Y  O F  E X TE R N A L  A FFA IR S  (SHRI 
SALMAN KHURSHEED); (a) and (b). Follow
ing deveto'pments in Ayodhya. there were stri
dent and provocative statements by Pakistan 
leaders. The Pakistan National assembly and 
the Pakistan Senate adopted resolutions, inter- 
alia, expressing anguish over the demolition. 
Pakistan also made references to minorities of 
India in various international fora.

(c) and (d) Government have expressed its 
serious objections and concern on the com
pletely unaccepteable and negatively motivated 
statements of Pak leaders which inflame put>lk: 
opink>n and constitutes an interference in our 
intemal affairs, it has been conveyed to 
Pakistanm, both at the politk:al and through 
diptomatic channels, that Pakistan has no locus 
standi on devetopments in india and provocative 
actksn and propagavKla can only aggravate the 
situatk>n and heighten tension between the two 
countries. Pakistan must abide by the provi
sions of the Simla Agreement and the t>asic 
principles of international relations including 
non interference in the intemal affairs of another 
sovereign country.

[Tfans/aton]

Pepsi Foods Limited.

5552. DR. D. V E N K A TE S W A R A  
RAO:

SHRI HRIKEWAL PRASAO: 
SH R I M O H A M M A D  ALI

Will the Ministerof FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) the terms and conditions laid down before 
pepsi Foods Limited to set up its units in the 
country:

(b) whether the company had fulfilled all 
these conditions;

(c) if not, the action taken by the Government 
in this regard;

(d) wfietfier a team from tfie Government has 
evaluated tfie export data supplied bythe Pepsi 
Foods Limited;

(e) whetherthe Government have received 
any assurance from the company regarding 
plan to boost the export turnover;

(f) wfietfierthe Government have studied the 
plan; and

(g) if so. the det^ls thereof and the action 
taken tfiereon?

TH E  MINISTER O F STA TE  OF TH E MIN
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a) to (c). The details 
are given in the Statement.

(d) No, Sir.

(c) No, Sir.

(f) and (g) Do not arise.

S T A T E M E I^

(a) M/s. Punjeib Agro Industries Corporation 
Ltd. were granted letterof intent/foreign collabo- 
ratkxi approval (subsequently transferred in the 
name of M/s. Pepsi Foods Ltd.) for processing
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potato/grain foods, processed f ruit/vwQetable 
products and soft d’rink concentrate, certain 
special conditions, in additon to the general 
conditions, were incorporated in the letter of 
intent foreign collaboration approval which are 
asunder-

i) the turnover fronn soft drink concentrate 
manufacturing shall in no year exceed 25% of 
the total turnover of the company for that year;

ii) the project shall export 50% of its total 
tumoverejich yearfora penod often years from 
the commencerr>ent of commercial production 
of which 40% will be from the company's own 
manufactured products and 10% f rom'Select 
List’ products manufactured by others. The 
foreign exhange inflow shall not t>e less the five 
times the foreign exchange outf k>w of the project

•juring the aforementioned tenyear period.

iii) there shall be no import of proprietory 
ingredients to manufacture soft drink concen
trate and the raw materials available within the 
contry shall be used to the maximum extent 
possible. The import of any raw m^ t̂erials and 
chemicals thatare not available indigenously 
shall t>e regulated by the import policy in force 
from time to time and no sp>ecial import conces
sions shall be allowed.

iv) foreign brand names shall not be allowed 
iot)e used on domestic sales.

V) efforts shall be made to increase export 
potential and the actual export performance of

project which will include export of soft drink 
also.

(b) and (c). Certain alleged violations of the 
temfKandcorxjitionsof Letter of Intent/Foreign 
Collaboration approval granted to the Company 
have been brought to the notice of the Govem- 

wtiich are being examined in consultation 
thecor^cemed Departments/Ministes in- 

duding Ministry of Law. Justice and Company 
AffairsandOfliceoflheDiictor General, Foreign 

Ministry of CoTTMnerce.

[English]

Renaming Calcutta Airport

5553. SHRICHITTABASU: Will the Min
ister of CIVIL AVIATION AND TOURISM  be 
pleased to referto reply Unstarred Question No. 
743 given on 13.7.92 and state the progress 
made so far in this regard?

THE MINISTER OF Cl VIL AVIATION AND 
TOURISM (GHRIGHULAM NABIAZAD): The 
formal renaming of Calcutta Airport after Netaji 
Subhas Chandra Bose will be done after the 
airport is brought up to international standards. 
Constructin of a new terminal buikjing has t>een 
taken up as a part of this programme. Comple
tion of the terminal building is expected in March,
1994.

Dark Area Districts in Andhra 
Pradesh

5554. SHRI DHARMABIKSHAM: Will the 
Minister of WATER RESOURCES be pleased 
to state;

(a) the district-wise details of Andhra 
Pradesh covered under dark area t>y N ABARD;

(b) whether there is any proposal of re- 
survey; and

(c) if so, the details thereof?

TH E MINISTER OF STA TE  IN TH E  MIN
ISTRY OF URBAN DEVELOPM ENT AND 
MINISTER OF STA TE  INTHE M INISTRYOF 
W A TE R  R E S O U R C E S : (SH R I P.K. 
THUNGON): (a) District-wise details of the 
areas categorised as dark by NARBARD in 
Andhra Pradesh are given in ttieenckjsed state
ment;

(b) and (c). The central Ground Water 
Board has carried out re-appraisal 
hydrogeological survey in 3 out of 28 dark 
talukas, viz. Dharmavaram T  aluka in Anantpur



District and Chrttoor and Bangarupalem Talukas in2 more daiKtalukas, viz. KamalapuramTaluka
in Chittor District during 1992-93. The Board inCuddapath District and NalgondaTaluka in
also proposes to carry out re-appraisal survey Naigonda District during 1993-94.
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STATM EN T

District-wise Details of the Area Categorisedas DarkbyNabardinAn<ffjra Pradesh

SNo. District Blocks Categorised As Dark

1 2 3

1 . Anantapur Dharmavaram

2. Chittoor . Bangarupalem 
Chittoor

3. Cuddapah Kamalapuram

4. Kaarimnagar Gangctiara
Husnabed
Huzurabad

Sirsilla

5. Krishna Nuziveec^
Vijayawada

6. Medak Medak
Sirirfpet

7. Naigonda Ch^idur
Nakrekat
tMalgonda

Yadagingutta

a Nelksne Indukurpe
Kowur

9. Nizamabad Bheemgal
Kamaieddy

10. Rengareddy Rajendranagar

11. Warangal Ra^endranagar
Jangaon
ManaDuDaDaQ

Total

Manipeda
Parkal
Waidhamapeta 

Warangal (R) HarHjma-KorxJa

1 b
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ElectronicsTelephone Equipments In 
KeraUV

5555. SHRI KODIKKUNNILSURESH: Win 
the Minister of COOM UNICATIONS be stated
to state:

(a) whether tt>e Government have intro
duced electronic equipments in Kerala for the 
development and expansion of telephone ex-

(1) Local Electronic Exchange

CHAITRA29,1915(SAKA)

changes; and
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(b) if so. the details thereof with type of 
equipments during last three years?

TH E  m in is t e r  O F S TA TE  O F TH E 
MINISTERY OF COMMUNICATIONS ( SHRI 
SUKH RAM) (a) Yes. Sir

(b) Details are given in statement.

S.No. Type of Exchange Noofexhanges 
90-91 91-92

commissioned during
92-93 Total

1. E.IOB/RLUs 2 6 6 14

2 C -D O T DSS MAX - - 1 1

a C -D O T SBM - 4 -39 43

4. NEAX-61S 1 - - 1

5. ILT 22 26 40 8B

6 PAM 200ESAX 15 9 5 29

7. C -D O T 128/256 P RAX 71 112 13? 315

a MILT 64 PORT 11 - 3 14

Total 122 157 226 505

(2) The Digital Taxs Installed During The Past 3 Years Are as Follows:

1990-91 Emakulam

1991-92 Trivandrum. Kottayam & Calicut

1992-93 T  richur. Cannanore & Pathanamthitta 
(C-DOT)

Maintence Shedulesand Checks

5556. SHRI SUKHENDU KHAN; Will the 
Minister of CIVILAVIATION AND TOURISM be 
pleased to state:

(a) the details of the various routine main
tenance schedules andchecks laid down by the 
DGCA for civilian aircraft operating regular 
sheduledsrvices;
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(b) whether the airtaxi operators are to 

comply with such maintenance schedules and 
checks;

WrittenAnswers 1340
the unsatisfactory S TD  circuits from Delhi to 
various places at the hilly districts of Uttar 
Pradesh;

(c) whether the airtaxi operators have the 
requisite infrastructural facilities to carry out 
such checks; and

(d) if so, the details of airports where such 
facilities have t>een provided for ?

THEIVMNISTEROFCIVILAVIATIONAND 
TOURISM  (SHRIGHULAM  NABIAZAD); (a) 
Routine maintenance schedules/checks are 
prpared by the operators based on the 
recommedations given in the maintenance 
planningdocuments andrecommended 
insoectkxf schedules of tfie aircraft manufactur
ers. These schedules/checks include routine 
checks, special checksand maintenance prac
tices for the aircraft. For indian Airlines/Air 
India, the schedules/checks so alaid down are 
approved by their Quality Control Managers 
authorised by DGCA. For other operators, ap
proval is given by the DGCA.

(b) D G CA  approves the maintenance 
schedule&'checks. which are required to be 
followed by the air taxi operators

(c) Air Taxi operators have the requisite 
infrastructural facilities to carry out the checks 
for which they have got approvalfrom the DGCA.

(d) Most of these facilitiesare located at the 
bases of the airtaxi operators like Delhi, Bom
bay etc. However, major checks, for which 
facilities are not available with airtaxi operators, 
arecarried out at approved facilities abroad.

STD  Circuits in Hill Districts U.P.

5557. MAJ. GEN. (R ETD .) BHUWAN 
CHANDRA KHANDURI; Will the Minister of 
COMMUNICATIONS be pleased to state:

(a) whether the Government are aware of

(b) whether any complaints have been 
received in this regard;

(c) if so, the details thereof; and

(d) the action taken or proposed to be takers 
by the Government thereon?

THE MINISTER OF STATE OF THE MIN
ISTRY O F COM M UNICATION (SHRI SUKH 
RAM): (a) to (d). The information is being col
lected and will be laid on the Table of the House.

Speed Post Service In Gujarat

5558. SHRI N.J. RATHVA Will the Minis
ter of COMM U NIC AT IONS be pleased to state:

(a) the year in which Speed Post Service 
was introduced in Gujarat: and

(b) the details of districts covf-rt ri i 'rcier 
this scheme so far?

THE MINISTER OF THE ST AT L OF THE 
MINISTRY O F COMMUNICATiCNiS (SHP: 
SUKH RAM): (a) Speed Post Servicc in Giijant 
was introduced in August. 1986

(b) National 'lntcmational Speed Post Sfc 
k:e IS  available at Ahmedabad (inciudii-sf.' cx te n - 

ston counter at Gandhinagar). VacJodci! a and 
Surat In addition Limited point-to-point Spee d 
Post Service has been provided at thP frllrwing 
towns in Gujarat -

(i) Valsad

(ii) Mehsann

(iii) Palanpur

(iv) Himmatnagar
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(V ) Jamnagar (d) if so, the reasons therefor;

(V i ) Rajkot\ (e) wfietherthe concerned empbyees were 
consulted before above amendments; and

(vii) Surendranagar
(f) If not. the reasons therefor?

(viii) Bhavnagar
THEMINISTEROFCIVILAVIATIONAND

(ix) Junagadh TOURISM (SHRI GHULAM NABIAZAD): (a) 
No, Sir.

(X) Anand
(b) Does not arise

(xi) Vapi
(c) No, Sir.

(xii) Ankleshwar
(d) to (f) Do not arise.

(xiii) Gandhidham
Assistance for Setting up of Food

(xii) Ankleshwar Processing Units in Assam.

(X V ) Kandia Free T  rade Zone 5560.SHRI UDDHAB BARMAN: Will the

[English]

Amendments in Indian Airlines 
Operation Manual

5559. SHRI RAM NAIKiWHI the Minister 
of Cl VIL AVIATION & TOURISM be pleased to
state:

(a) whetherthe management of Indian Air
lines has recently amended the Operation 
Manual;

(b) if so, the details thereof and the reasons 
therefor;

(c) whetherthe worthing hours have been 
cioubled and flight and duty time limitations have 
beenchanged;

Minister of FOOD PROCESSING INDUS
TRIES be pleased to state;

(a) whetherthe State Government of As
sam has sought any assistance from the Union 
Govemmentforthe setting up of thefood process
ing units in the State;

(b) if so, the details thereof; and

(c) the assistance provided bythe Union 
Government, so far?

THEMINISTER OF STATE OF THE MIN
ISTER OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGI): (a) to (c). The details of 
the proposals received from the state Govern
ment of Assam and the assistance provided is 
given in the Statement.



1351 Written Answers APRIL 19,1993 Written Answers 1352

z
UJ

<

I
a
C13

CO
c
£S

CD

I
CO

CO

•I

0
1

CsJCT>
o>Oi

CO

CO

1

g- i ,
COCO

1 1  « « 
8 8 

o
<0 CO
CC CC

&
£
o

s § s
CO
cr

oO 5

aocr
T5©

!S s
5 - ^ 0  
«  -  o  

8 § 
cj »o o(o CM m
CO CO COcr GC CC

CM

> .1  
• 5  «  

iS o

I I_co S
8  S  

£  1

8

CO

&
o

CO > s

^ -S t: 3 5  o 0 ^ 0 -  Z- g> a> 
<  a .  cr



1353 Written Answers CHAITRA29,1915(SAKA) Written Answers 1354

1
Q»

I
CD

I
I
i

I
s
0

1

I
CO

<M

lA

to
GC

OQ.

E

E
I  S
1  ̂h- Q-

8-
CE

&
CO
COQJU-
o
o 
^  2

s  S - z
s ^ 1i £ E

JS
in
o
(Oa:

roQ>
E

I
II

tr
a

5
CL
O)c
s0>

«0
2.
I.

CM



1355 Written Answers APRIL 19,
Discontinuation Of Vayudoot Serv> 

ices In Assam

5561. SHRI PROBIN DEKA: Will the Min
ister of CIVIL AVIATION AND TOURISM be 
pleased to state:

(a) whether Vayudoot has discontiued serv
ices between Guwahati tna Texapur and North 
Lakhimpur;

(b) if so, the reasons therefore; and

(c) the likely date resumption of these 
services?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM N ABIAZAD); (a) to
(c). Vayudoot services between Guwahati and 
T expur and North Lakhmpurwerediscountued 
duttoopeation and commercial consideration. 
Vayudoot has no immdiate plans to restore 
these services.

Telcom Projects in Eighth Plan

5562 SHRISYED SHAHABUDDIN; Will 
theMlnsterofCOMMUNICATIONSbe pleased 
to state;

(a) the total outlay on telecommunications 
projects during the Eight Five Year Plan;

(b) the envisaged expendrture on purchase 
of foreign equipment and technology in imple
menting the above mentioned projects;

(c) the total quantum of financial assist
ance expected or agreed to by the World Bank 
tor the Eighth Five Year Plan; and

(d) whetherthe procurement of equpment 
financed by the World Bank has to be based on 
international bidding?

THE MINISTER OF S TA E O FTH E MIN
ISTRY OF COMMUNICATIONS (SHRI SUKH 
RAM): (a) The Planning Commission has ap-

1993 Written Answers 1356
proved an amount of Rs.23946crore against the 
projected requirements of Rs.40.555crore per
mitting the Department to raise the additional 
resources through other means of financing like 
leasing finance.

(b) DOT proposes foreign component of 
Rs.569crore in the Eighth Five Year Plan;

(c) It is expected to get an assistance of 
Rs.65 crore from the World Bank during the 
Eight Five Year Plan;

(d) Yes Sir.

Energy Saving Programme

5563. SHRI HARISN NARAYAN PRABHU 
ZANIYE: Will ttie Minister of POWER l>e pleased 
to state:

(a) the details of the achievements of Indo- 
Europeancommunity cooperation programme 
in the field of energy saving since its launcing 
and the investment made sofarthereon;

(b) whether acomprehensive energy sav
ing programme his also t>een started by Indo- 
European community or Eight Five Year Pain; 
and

(c) if so. ttie targets set and the achivement 
made so far?

THE MINISTER OF STATE IN THE MIN- 
ISTRYOF POWER (SHRI P. V. RANGAYYA 
NAIDU): (a) The Energy Bus Project was under
taken underthe Indo-European Communicty 
memorandum of understanding on energy 
conservaion. Energy audit studies undertaken 
under this project hasd identified er>ergy saving 
potential of around Rs. 1500 lakhs per annum 
The Government of India’s Investment upto 
February, 1993 on Indo-EC Energy Bus Pro
gramme was Rs. 107.29 lakhs. Contribution of 
European Community was in kind only.

(b) No. Sir.
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(c) Does notarise.
CHAITRA29,1915(SAKA) Written Answers 1358

development of these island tourism; and

Development in South Arfica

5564. SHRIBOLLABULLIRAMAIAH: Will 
the Minister of External Affairs be pleased to 
state;

(a) whether any official level discussion 
was held with UK on developments in South 
Africa during March, 1993;

(b) if so, the outcome thereof;

(c) whether any agreement has been 
reached between the two countries in this 
regard; and

(d) if so, the sailent features thereof?

THE MINISTEROFSATEINTHE MINIS
TRY OF EXTER N AL AFFAIRS (SHRI 
SALMAN KHURSHEED); (a) and (b). Secre
tary level discussions were held in March 1993 
between India and ttie United Kingdom £is part of 
bilateral consultations. The discussions irxiluded 
developments in Africa, including South Africa. 
The discussions led to a useful exchange of 
views on the latest events in South Africa.

(c) No. Sir.

(d) Does not arise.

Promotion of Island Tourism in 
Andhra Pradesh

5565. PROF. UM M AREDDY 
V E N  KATESW ARLU: Will the Minister of Cl VIL 
AVIATION ANDTOURISM be pleasedto state:

(a) whether any survey has been made to 
assess the tourism potential of the islands like 
Edurumondi’ and others lying off the mouth of 
Krishna Riverin Andhra Pradesh;

(b) whether the Government of Andhra 
Pradesh has submitted any proposals for the

(c) if so, the details thereof?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
No such survey has been conducted by the 
Central Government.

(b) No, Sir.

(c) Does not arise.

Telephone to Hospitals in M.P.

5566. SHRI MAHINDRA KUMAR SINGH 
THAKUR: Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) whether the telephone facilities have 
been provided to all the hospitals in Madhya 
Pradesh;

(b) if not, the reasons therefor; and

(c) the time by which these facilities are 
likely to be provided?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COMMUNICATIONS (SHRI SUKH 
RAM): (a) Yes, Sir. The telephones have been 
provided to the Hosptials as per demand.

(b)and (c). Do not arise.

Rejoining of Indian Airlines by 
Engineers and Pilots

5568. SHRI YASHWANTRAO PATIL: Will 
the Minister of CIVIL AVIATION AND TO UR 
ISM be pleased to state:

(a) whether some of the engineers and 
piolts who had resigned I ndian Airlines to join 
private airiines have applied for rejoining the 
Indian Airiines;

(b) whether the Government are taking



(c) if so, the details thereof?
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them back; and
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connected with Indian Airlines flights;

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRIGHULAM NABIAZAD): (a) 
Two pilots who resigned in 1992, applfed for 
rejoining Indian Airlines. No such request has 
been received from Engineers wh have re
signed from Indian Airlines.

(b) and (c). Indian Airlines has decided to 
take such piolts as fresh entrants. Neither of 
them has reported for duty.

[EnglisHi
Flying Allowance to IA Piolts

5569. SHRI G. MADEGOWDA: Will the 
Minister of CIVILAVIATION AND TOURISM be 
pleased to state:

(a) ttie names of the neigfibouring countries

(b) the present rate of flying allowance 
given to IA pilots;

(c) whether there is any proposal to in
crease the flying altowarKe to these piolots; and

(d) if so. the details thereof?

THE MINISTER OFCIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD); (a) 
The neighbouring countries connected by Indian 
Airiines flights are: Pakistan. Bangladesh, Nepal. 
Snianka, Maldives, Afganistan, Thailand, Sin
gapore and Sharjah.

(b) The rales of flying allowance presently 
applicable to the pdotsfor operation tothe above 
mentionedcountriesare given In the Statement.

(c) and (d). No final decision to make any 
change in existing rates of allowance for opera
tion to neightK>uring countries has yet been 
taken.
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International Film Festival

5570. SHRIK.H.MUNIYAPPA:
SHRI C .P.

MUDALAGIRIYAPPA:

Will theMinisterof INFORMATION AND 
BROADCAST! NG be pleased to state:

(a) the details of the films proposed to be 
telecast by the Delhi Doordarshan on the Na
tional Network out of the films shown in the 24th 
International Film Festival:

(b) whether the Government propose to 
telecast all the films on the national network of 
Delhi Doordarshan; and

(c) if not, the reasons therefor?

THEM INISTEROFSTATE OF THE MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K P. SINGH DEO): (a)to (c). 
Out of the films shown in the 24th International 
Film Festival of India (IFFI). Doordarshan has 
already telecast the fol towing seven films during 
January, 1993 in the national network:

1. Autumn Moon

2. On Earth as In Heaven

a AnnaGoldin - The Last Witch

4. Five Girls and a Rope

5. Ingato

6. The Light in the jungle

7. The Nun and the Bandits

T  elecast of other films shown in the 24th 
« IFFI would depend uF>on the receipt of offers for 

telecast from the producers/right holders and 
approval by the Selection Committee.

Written Answers 1364
Grounding Of Aircraft

5571. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of Cl VIL AVI ATION & TOUR
ISM be pleasedto state:

(a) the estimated loss incurred on aaccount 
of depreciation grounded aircraft fo Indian Air
lines during the recent strike of Indian Airlines 
Pilots; and

(b) the steps taken during the strike period 
for the optimal utilisation of existing aircraft 
fleet?

THE MINISTER OF Cl VIL AVI ATION AND 
TOURISM (SHRI GHULAM NAB! AZAD) (a) 
The financial impact of depreciation for reduced 
flying hours during the strike p>eriod is estimated 
atRs.16crores'.

(b) During the period of strike, Indian Air
lines operated a contingency schedule with 
curtailed capacity based on availability of the 
crew.

Viabilify of TU-154 Aircraft

5572. DR. AMRIT LAL KALIDAS
PATEL:

DR. LAXM INARAYAN 
PANDEYA:

Will the minister of CIVIL AVIATION & 
TOURISM be pleased to state:

(a) whether attention of the Government 
has been drawn to the news-item appearing in 
theStatemandatedJanuary 10,1993regarding 
leasing of T U -154 aircraft from Uzbekistan Air
ways;

(b) if so, the facts thereof and the follow-up 
action after each such occasion;

(c) whether hard currency was paid for per 
hourflight:
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(d) whether the rate was determined after 
calling tenders;

(e) whether all the necessary safety pre
cautions andchecks including those of insur
ance were taken for each of flights:

(f) if so, the details thereof and if not, the 
reasons therefor and

(g) the manner in which the fuel consump
tion of these aircraft compare with other similar 
aircraft?

Improvement Of Telephone Services- 
In Sikkim

5573. SHRIM ATI DIL KUIVIARI 
BHANDARI; Will the Minister of COMf^UNI- 
CATION be pleased to state;

(a) whether any time bound programme 
has been formulated for improvement of tel
ephone service in Sikkim and particular in 
Gangtok;

(b) If so, the details and criteria thereof;

THE MINISTER OFCIVIL AVIATION AND 
TOURSIM (SHRIGHULAM NABIAZAD): (a) 
yes Sir.

(b) After accident to a TU -154 aircraft leased 
from M/s UzljekistanAirways at Delhi airport on 
9.1.1993, it was decided not to operate these 
aircraft.

(c) Yes. Sir.

(d) Indian Airlines had negotiated the rates 
and found them competitive compared to other 
offers for wet leased aircraft.

(e) and (f). While Indian Airlines took nec
essary insurance coverforthird patty liabilities, 
the lessor had insured the aircraft and the crew. 
The leased aircraft were registered in their 
respective countries and had their certificate of 
Airworthiness.

(c)whether all district headquarters have 
been linked with S.T.D. facility;

(d) if so, the details thereof;

(e) if not, the reasons therefor; and

(f) the time by which the STD facility is 
likely to be provided in all the remaining head
quarters?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COMMUNICATIONS (SHRI SUKH 
RAM): (a) Yes,Sir.

(b) Out of 15 telephone exchanges at 
Sikkim, 12 Nos. have already been converted 
to electronic system. The development pro
gramme has been chalked out for different 
exchanes in Sikkim including Gangtok during 
8th Five Year Plan- as per Statement

(g) The fuel consumption of T U -154 (164 
seater) was approximately 7.5kl/hr as against 
3.2kl/hr for Airbous A-320’s (168 seater) and 
3.7kl/her in the case of B-737’s (126seater) 
aircraft in the fleet of Indian Airlines.

(c)and (d). Yes Sir,

All the 4 district headquarters of Sikkim 
have been linked with the STD facility.

(e) and (f). Do not arise.
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Purchase Off Helicopter By Pawan 
HansUmtted

5574.MAJ GEN. (RETD.) BHUWAN 
CHANDRA KHANDUni: Will the Minister of 
CIVILAVIATION AND TOURISM be pleased
to state;

(a) whether the Union Government have 
approved the purchase of a ‘Beir helicopter by 
the Pawan Hans Limited;

(b) if so, the basis for selecion of this 
helicopter,

(c) the number of Westland helicopters 
grounded so far and since when; and

(d) the loss incurred thereon?

THEMINISTEROFCMLAVIATIONAND 
TOURISM (SHRIGHULAM NABIAZAD): (a) 
Government have approved the purchase of 
light single engine 5-6 seater turbir>e helicopter.

(b) An Evaluation Committee set up with 
the approval of Board of Directors of Pawan 
Hans Limited evaluated three types'of helicop
ters and keeping in view the operational as well 
ascharterer's requirment in terms of perform
ance, recommended the purchase of BELL 206

, L4 helicopter.

(c) Nineteen Westland-30 helicopters have 
been grour>dedsirK» 9th February.1991.

(d) The loss incurred since the grournjing 
of Westland and till 31st March, 1993 is Rs.
.̂SOcrores.

Scanty Rain in Gujarat

5575. SHRI N. J. RATHVA. Will the Minis- 
»er of WATER RESOURCES be pleased to
state:

(a) the numt>er of reservoirs In Gujarat 
where the Level of Water is low de to scanty of

WrittenAnswers 1370

(b) the locations of such reservoirs;

(c) the assistance provided to Guiarat in 
this regard; arxl

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MIN
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF
W A TER  R ES O U R C E S  (SHRI P.K. 
THUNGON): (a) and (b). Gujarat Government 
has reported that theere has been good rainfall 
during this year and water level is low in 58 
reservoirsonlyoutof 141 reservoirs in the State. 
District-wise distribution of reservoirs with low 
water level is as under;-

#

District No. of Reservoirs
Ahmedabad 1

Banaskantha 1

Bharuch 2

Panchmahal 8

Sabarkantha 7

Surat 1

Vadodara 2

Kutch 3

Amreli 6

Bhavr>agar 10

Jamnagar 8

Junagadh 6

Rajkot 3

Total 58
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(c) and (d) The Central Government re

leased an amount of Rs.63.75crores during the 
year1992-93and Rs. 15.9375crores on 1st April,
1993for1993-94towards its share in the Calam
ity Relief Found in Gujarat constituted for meet
ing the situation arising out of natural calamities.

Expansion of Air Station

5576. SHRI DHARMABHIKSHAM: Will 
the Minister of INFORMATION AND BROAD
CASTING be pleased to state:

(a) whether the Government prop>ose to

1993 Written Answers ̂ 372
upgrade the capital stations and expansion of 
Al R Stations in the Eighth plan period; and

(b) if so, the details thereof?

THE M INISTEROFSTATEOFTHE MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO): (a) and 
(b). There is no such schemeof AIR in the Eighth 
Five Year Plan. However, details regarding 
Al R’s ongoing/proposed schemes at some of 
the capital stations of various States/Union 
Terrotories in the country are indicated in the 
Statement.



1373 Written Answers CHAITRA29.1915 (SAKA) Written Answers 1374

UJ

§
(/)

Q )

o

CO

CM

I
I
o

5
CO

2

"15"

T3
CO

20>

■5-g
SQ.
I
<

CM

S
■D

•2

2 2I

CO

•5
§
1
To

I
"co

5- 8
o
s
3
To

cn

CO
S’

12 Q. 
lo

5<

CM

8
o

S

CO“D
2
2

CO

I
a

E

<

pj

g
6

I
CO



1375 Written Answers ’ APRIL 19.1993 Written Answers 1376

a
CO

c/i

I  f

■5 a

I
o

5
o

i

O

0»
cc

o
I I

2 “
Q .

15“

CO

m
01 
o*
i
CO

2

”5
§

i
CO
o

c0>

5I
I II

I / )

1

o

a>
E

O
"o

I

g

I
s
12  n
O

CO
T/5c

=§

Icc
>

0
1

I
Q .

CO
O0

CD IQ-

_co
E

CO

. c

CO
to

E
E•o

CM

§
CD

CO

I
O

I
oO
3
E
E
CO

CO
So

to CO



1377 WrittenAnswers CHAITRA29,1915(SAKA) WrittenAnswers 1378

ICO

a

I

i
■2CO

c/i

CO

I
CO
X

CVJ

o
c

CO
>

&  2□C u.

CM

CO

o
0
1

€«c
it
Z)

COa>
■§

CO

5
So

CO

5

c0
1

<L*
Q .
O

CD

a>

so

CO

Io
.2
<S•oCO
2
3

(0XD
Eo

CD

JO

£
CA
12
CO

s
£
CO
«og  ^

■D W
CO

o

<5
€3
£
00
1  
<0

E

I

o  1̂ -

i i
3 X
5  £!.

II
5  e 
1  c 
<2 2

(0
*0
c
2SS
To
?

CO

.-o

s.
CO

I
<

I

^  CM

I  .

g  i .
£
^ To

CO

CVJ

"o
c

CO

CO

CO
E
!co

TD
C

_CO
COC7>
CO

CO

I
s

o

£0

& Icr =

CO

C3l
CO

CO

I
CO

CL

2  2 I



1379 Written Answers APRIL 19,1993 Written Answers 1380

%

1

15

S CO

o

K .

-

CM
5̂

55

•̂r
O

CO

§

£

o
c
.9

3

o

in
csi
"o
I

1
2

i
oin
o

5
cn

0
1

1
2

o  X
^  CsJ
in x:

#  I
g c
5o
S
.2 
"5

a>

O
CO

§

CO

s
o

o I
.9
CO

8“
LU

2
CO

Q)
EQ)
S
8-cr

'ey

g
“5

2

CO

0>
E0)

g-
GC

CD

iS 
• <0

S><

i

o

•DCD
CO

CO

E
CO

in CO



1381 Written Answers CHAITRA 29.1915 (SAKA) Written Answers 1382

Q>
€
CO

S

&
CD

( 3

K

s C\J
5
CO

o

c/i

CO

" o
c
.2

COI
To

C O

c
CO
E

Q

■Jo

CO

55
.2

QC
lo
8

CO 52
g

c/>
od
o5

S>
c

5
O

■ECO
■ O

§
5

Qo6
c
CO
ECO

Q

%

i
0

“o
1

CO

2
Z 5

15"

0 )
o

a>
Q

O )

■><
<D

i
1
cI
o

E
CO

. S

-P £  
*2 Q

I -
CE CO

Q
CO

ICO
LU

o

O )

CD
>

1  E
3  9CD

CL -S
£

c
g

:S5
I
C3.

CO

2ZD

I
O

CM

O
Q

CO

5

o
X

CVJ

c
o

^  s .
iS CO
^ I 
_  8 
O 0)

c
CO

- C
o

CO

CO
z

* o

§

O l
X
<u

a>
35

k -
o

<D
Q

U -

I
s
1  ̂I
I ««S c  </> 5

CsJ



1383 Written Answers APRIL 19.1993 Written Answers 1384

CO

5
CO

I ?■O o
s. * g
3  s

a
CO

CO

C\J

Rl CO
CNJ

CO
5

E

<o

5 5
CO

E</)c(O

0)c
CD
E
o>

CL

 ̂ I0 :
r  I

3 I
o.i
1 i

ifi
E S

CL



1385 Written Answers CHAITRA29.1915(SAKA) Written Answers 1386

CO a>
y
0>

CO

"S

ICD

■g

I

CO0
3

53

1
a

0>5i
& CM
s w  55
CO £D ^

>  2

o

c/i



1387 WrittenAnswers APRIL 19.1993 WrittenAnswers 1388
Post & Telegraph Offices In Assam

5577. SHRIUDDHAB BARMAN: Will the 
Ministerof COMMUNICATIONS be pleased to 
state;

(a) the number of posts and telegraph of
fices set up so far;

(b) the numberof posts arul telegraph of
fices proposed to be set up in Assam during

departmental sub p>ost offices during 1993-94, 
targets are fixed under Annual Plans and Finan
cial Year-wise The district-wise details of post 
offices proposed to be set up during 1993-94are 
given in Statement

TELEGRAPH OFFICE: It is proposed to 
set up 5 telegraph offices in Assam during the 
year 1993 in the following districts:-

1993, district-wise and 1. Kokrajhar 1

(c) the funds, if any, allocated for this 2 Darrang 1
purpose?

a North Cachar Hills 1
THE MINISTER OF STATE OFTHE MIN

ISTRY OF COMMUNICATIONS ( SHRI SUKH 4. Kait>i-Anglong 2
RAM) (a) POST OFFICE: The total number of 
post offices set up so far in Assam is 3770.

. TELEGRAPH OFFICE: The number of 
Telegraph offices set up in Assam is 478.

(b) POST OFFICE: It is proposed to open 
25 extra departmental branch post offices and 3

(c) POST OFFICE: The funds earmarked 
for this purpose is Rs. 2.26 lakhs.

TELEGRAPH OFFICE; Allotment of funds 
is ir>cluded in the consolidated allotment for 
Telecommunicatkxis forthe purpose.

STATMENT

SI. No. Name of District Numberof Post Offices Proposed 
tobeopenddurirtg 1993-94 

B.O.’ S.O.*

1. Barpata 1

2 BongaigeKxi 1 .

a Cachar 1

4. Darrang 1 1

5. Dhubri 1

6. Ohemaji 1

7. Dibrugarh 1

a Goalpara 1



1389 Written Answers CHAITRA29,1915(SAKA) Written Answers 1390

Sf.No. Name of District Numberof Post Offices Proposed 
to tjeopend during 1993-94 

B.O.' S.O.*

9. Golaghat 1 -

10. Hailakandi 1 -

11. Jorhat -

12. Kamrup , -

13. K. Anglong 1 -

14. Kokrajhar 1 -

15. Karimaganj 1 -

16. Marigaon 1 -

17. Nalt>ari -

18. Nawgaon -

19. N.C. Hills ' 1 -

20. N.LPur * 1 -

21. Sibsagar 1 -

22. Sonitpur 1 -

23. Tinsukia 1 -

Total 25 3

B.O. * Stands for Branch Post Office 

S.O. ’ Stands for Sub Post Office

Water Level In Gangetic Plains

5578.SHRI SYED SHAHABUDDIN: Will 
the Minister of WATER RESOURCES be
pleasedtostate:

Gangetic plains measured from the main sea 
level;

(b) whetherthere has been a substantial 
drop of this level during the last ten years;

(a) the average level of water table in the (c) if so, the quantum of the drop;
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(d) whetherthe ground water reserves in 

Gangetic valley have been scientifically esti
mated; and

(e) whetherthe optimum utilisation rate has 
been detemiined?

THE MINISTER OF STATE IN THE MIN
ISTRY OF URBAN DEVELOPMENT AND 
MINISTRY OF STA TE IN MINISTRY OF 
W A TE R  R E S O U R C E S  (SH R I P.K. 
THUNGON): (a) The watertable ranges from 1 
metre to about250metres above mean sea level 
in the Gangetic Plain.

(b) and (c). Fall of more than 4 meters in 
groundwater level between 1981 -90has been 
observed in localised pockets of Gianga basins.

(d) Yes Sir,

(e) the level of ground water utilisation for 
irrigation in Ganga basin is about30.69percent.

AdventureTourism

5579. SHRI HARISH NARAYAN PRABHU 
ZANTYE; WilltheMinisterof CIVIL AVIATION 
AND TOURISM t>e pleased to state:

(a) the estimates of Indian and foreign 
tourists urxJertaking adventure tours of Himalaya 
during each of the last three years;

(b) tfie details of facilities presently being 
provided arxj plans for the upgradation of facili
ties during the Eigfith Five Year Plan;

(c) the details of policy decisions taken/ 
proposed to ensure private participation and 
foreign investment to make adventure tourism 
in Himalayan ranges more attractive and eco- 
friendly; and

(d) the details of proposals received/final
ised so far in this rega rd?

THE MINISTEROFCIVIL AVIATION AND

TOURISM (SHRI GHULAM I^ B I AZAD): (a) 
Relevant statistics regarding the estimates of 
Indian and foreign tourists undertaking adven
ture tours of Himalaya are not mintained sepa
rately by the Department of Tourism.

(b) Forpromot»nof adventuretourism. the 
Central Govemmentpiovidesfinancialasistance 
to State Governments for purchase of var ious 
adventure sport»equipment. Facilities forthe 
stay and transportation of tourists have also 
been provided through central firtartcial assist- 
arx:e for constructing tourist lodges, devekiping 
campingsites.purchasingcoachesetc. The 
National Action Plan for Tourism also envis
ages devetopment as well as upgradation of 
facilities in specified circuits in the Himalayan 
region.

1993 WrOtenAriswers 1392

(c) and (d). In order to encourage both 
domestic and foreign private private investment 
for accelerated growth of tourism. Government 
is giving tax concessksns in setting up hotels in 
hilly areas irKluding the Himalayas. Customs 
ldutycorx:essions have t>een extended to recog
nised hotels arxl travel agents, tour operators 
etc. for import of various adventure sports 
equipment. Based on specific prop>osais from 
Slate Govemrr>ents arnl also on inter-se prron- 
lies and availability of funds, the Central Gov
ernment is giving financial assistance to the 
State Government, including ttie Himalayan 
States for purcfiase of adventure sports equip
ment for trekking, skiing and mountaineering.

Telephone Exchanges in A.P.

5500. SHRI BOLLA BULLI 
RAMATAH:

DR. VENKATESWARA RAO:

Will the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether a new electronic telephone 
exchange was set up in Andhra Pradesh by 
Anrich;
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(b) if so. the extent of its success;

(c) whether the Union Government have 
considered any scheme for setting up of another 
such exchange in the State; and

(d) if so, the decision taken in this regard 
and the time by which it is likely to be set up?

THE MINISTER OF STATE OFTHE MIN-. 
ISTRYOFCO^^UNICATIONS (SHRISUKH 
RAM): (a) No. Sir.

(b) to (d) Do rK>t arise in view of answer to
(a)atx>ve.

Chandrapur-Guwahati T  ransmission 
Une

5561. SHRI PROBIN DEKA; Will the 
Minister of POWER be pleased to State:

(a) whether a scheme submitted by the 
Government of Assam for construction of 220 
K V D/C Chandrapur-Guwahati power transmis
sion line is pending for approval with the Union 
Government;

(b) if so, the details ttwredf; and

(c) the action proposed to be taken by the 
Govemment thereon?

THE MINISTER OF STATE IN THE MIN
ISTRY OF POWER (SHRI P.V. RANGAYYA 
N AIDU) (a) No. Sir. The Chandrapur-Guwahati 
220 KV D/C line, which was a part of Fifth Five 
Year Plan Tretfismission Scheme of Assam has 
already been completed.

(b) and (c) Does not arise. 

rfranslation]

Digging Of Wlls By Central Under
ground Water Board In M.P.

5582. SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the Minister of WATER RE
SOURCES be pleased to state:

(a) the district-wise details of wells dug in 
Madhya Pradesh by the Central Underground 
Water Board;

(b) whether the Government propose to 
undertake digging of more such wells in the near 
f utu re and if so, the details thereof, and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MIN
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTR YO F 
W ATER R ES O U R C E S  (SHRI P.K. 
THUNGON); (a) District-wise details of the 
boeholes drilled by the Central Ground Water 
Board in Madhya Pradesh upto March 1992are 
metioned in the enclosed statement.

(b) The Board tentatively propose to drill 
117 boreholes including 50 exploratory wells in 
the State during 1993-94.

(c) Does not arise.

Programmes On Aids On Electronics 
Media

5583. SHRI YASHW ANTRA PATTL: Will 
the Minister of INFORMATION AND BROAD
CASTING be pleased to state:

(a) whether the Govemment have broad- 
cast t̂elecast programmes to make the people 
aware of the dangers of Al DS on Akashvani arnl 
Doordarshan;and

(b) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO); (a) Yes. 
Sir.

(b) All India Radio and Doordarshan are 
regulariy broadcasting/telecasting programmes 
on prevention of AIDS, as part of their health 
education programmes t>y employing different
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formats, like features/talks/spots/ quickies/in
terviews etc.

[English]
Celebration Of Fairs And Festivals in 

Karnataka

5584. SHRIG. MADEGOWDA: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state, the details of financial 
assistance given to Karnataka for the celebra
tion of different fairs and festival during each of 
the last three years?

THE MINISTER OFCIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZADOThe 
financial assistance given to Karnataka State 
Government for celebratk>n of differentfairsand 
festivals is given below:-

1993
public;

Written Ariswers 1396

S.No. Year Name of Festival Amourrt
1. 1990-91 Bijapur 722
z 1991-92 Dussehra and Hampi 6.00

a 1992-93 Goofg
•

3.32

Performance Of Private Aviation 
Companies

5585.SHRI SHRAVAN KUMAR PATEL; 
Will the Minister of CIVIL AVIATION AND 
TOURISM t)e pleased to state:

(a) whether during the period of the recent 
strike of the Indian Airlines pilots, the Air-taxi- 
operators were sought and given certain facili
ties to cope with the air traffic demands of the

(b) if so, the details in this regard; and

(c) the extent to which the Air-taxi services 
succeeded in coping withthe public needs?

THE MINISTER OF Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
No. Sir.

(b) Does not arise.

(c) The air taxi operators, provided air 
servk:es on routes, where there was heavy 
demand.

Newspapers Published From Gujarat

5586. SHRI N.J. RATHVA; Will the Minis
ter of INFORMATION AND BROADCASTING 
be pleased to state:

The names of the weekly, fortnightly and 
monthly magazines published from Vadodara. 
Bharuch and Parvshmahal districts of Gujarat 
with the number of copies being published, 
separately?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K. P. SINGH DEO): The infor
mation is given in the statement.

STATEMENT

List of Weekly, Fortnightly and Monthly 
magazines from Vadodara. Bharuch and 
Panchmahal districts in Gujarat registered with 
RNI as on31.12.1992.

S.No. Name No. of copies published.
VADODARA

WEEKLY

1. Arya Sandesh, Gujarati NS

2. ChhotaUdepur Times, Gujarati NS



1397 Written Answers CHAITRA29,1915(SAKA) WrittenAnswers 1396

S.No. Name No. of copies published.
3 Chitra, Gujarati 1864

4. Cinema samachar, Gujarati NS

5. Dhanakar, Gujarati NS

6. Fatteh, Gujarati NS

7. Gram Santri, Gujarati 1950

a Gujarat Darpan, Guarati 2529

9. Imarat, Gujarati NS

10. Jai Ghoshana, Gujarati NS

11. Lok Bhoomi „ Gujarati NS

12. Lok Yug, Gujarati 16498

13. Nav Bharat Samachar, Gujarati NS

14. Nayay, Gujarati NS

15. Praja Sattak, Guyarati NS

16. PrajaSathi, Gujarati NS

17. Prenana Patriks, Gujarati 1920

18. Raj Mitra, Gujarati NS

19. Saad, Gujarati NS

20. Samayani Kooch, Gujarati NS

21. Swadhin Gujarati NS

22. Virat Kranti, Gujarati NS

23. Vatapadra vartman, Gujarati NS

24. Vuda Samachar, Gujarati NS

25. Yatrik,Gujarati NS
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SNo. Name No. of copies published.
26. Gujarat Government Gazette, Multilingual NS

FORTNIGHTLY •

1. Cultural Irxjia.Cnghsh NS

2 Arya Prakash.Gui<irati NS

a Bhandut Sance. Gujarati NS
4. Bhoomi Putra, Guiarati 4166

& Majoor Patika, Gujarati • NS

6.
•

Matdar, Gujarati NS

7. Sadvipra. Gujarati NS

a Shikshan Sarxiesh. Gujarati NS

9. Shri Akasher Purushottam Satsang Patrika. Gujarati NS

10. Aydyogic Vapal samachar Billingual NS

11. MazdoorSamaj. Bilingual NS✓

MONTHLY

1. Engineering Industries and Trade Journal. English NS

2. Indian ExportTrade Journal. English 1000

3. Medicir>e and Surgery, English NS

4. National Labour Review, English NS

5. Selection, English NS

6. Story of Elemer>ts. English NS

7. Bharat Swar, Hindi < NS

a Acharya Shri Vallabha Gujarati NS

9. Bal Mitra. Gujarati NS

10. Dhaima Oarshan. Guiarati NS
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S.No. Name No. ofcĉies published.
11. DharmaDhani. Gujarati NS

12. Gyan Jyot.Gujarati NS

13. Gulab, Gujarati NS

14 Jan Arogya, Gujarati NS

15. Kirpal Vachan, Gujarati NS

16. Kishan Jyot, Gujarati Nff

17. Krisi Jivan, Gujarati NS

18. Madhyamik Bulletin, Gujarati

19. MusatarMitra, Guarai NS

20. Ncx)tan Shikshan, Gujarati NS

21. Pustakalaya, Gujarati NS

22. ReshTna, Gujarati NS

23. Sampark. Gujarati NS

24. Sushrut, Gujarati NS

25. Vishav Manav, Gujarati NS

26. Vishwa Samyawadi Darshan, Gujarati NS

27. Vyayam, Gujarati NS

28. Sangeetha, Sindhi 17988

29. G.E.B. News, Bilingual NS

30. Laghu Udyog Mitra, Billingual NS

31. Lion, Bilingual NS

32. Seed News, Bilingual NS

33. Anugraha, Multilingual NS
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S.No. Name No. of copies ptMî ied.
34. Atma Jyoti. Multilingual 

36. Diabetes Sandesh.Muttiiingual 

36. Seeds Report, Multilingual

MS

MS

MS

37. Vadodara Vikas, Multilingual

BHARUCH

NS

W EEKLf

1. Broach Samachar.Giaarati NS

2. Broach Sandesh.Guiarali NS

a GuaratPrabha, Gujarati 11070

4, Jan Sevak, Gujarati NS

& Kaubhand Prakash, Gujaiati NS

& Satyakam, Gujarati 1866

7. Upvan, Gujarati • % NS

FORTNIGHTLY

1. Bharuch Varatman, Gujarati NSs

2. C.L.D., Gujarati NS

a Path Oarshak, Gujarati NS

MO^^>ILY \
m

1. Narmada Krust«?ariv;ir, Hindi 5000

Z  Balwadi, Gujarati NS

a  Khatoon, Gujarati NS

4. Kutch Vikas, Gujarati NS

& Marg Sangini, Gujarati
•

NS
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S-No. Name No of copies puUished.
a Narmada KisanParivarPatra,Guiarati 2/000

7. Shikshak Sathi, Gujarati NS

a Sun/ey Samachar, Guarati NS

PANCHMAHAL

WEEKLY

1. GuijarSarKiesh. Gujarati NS

2. JaiPanch Mahal. Gujarati NS

a Panch Mahals Reviews. Gujarati NS

4. ^  Uday.Gujarati NS

FORTNIGHTLY

NIL
■

MONTHLY

1. Karmoin, Gujarati * NS

NS-Not supplied by the Publisher

Balakati Thermal Plant In Assam

5587. SHRIUDOH AB BARMAN; Will the 
Minister of POWER t>e pleased to state:

(a)theper unit power geneialionscostarKJ 
•he plant load factor at present at the Balakati 
thermal powerstation in Assam;

(b) whether the power station has been 
. sufferingfromacuteshortageofcoalsupplyfor

alongperiod;

(c) if so. thedetailsof dentandandsupply 
coal during each of the last three years; and

(d) the steps taken by the Government for

the regular supply of coal there?

THE MINISTER OF STATE IN THE MIN
ISTRY OF POWER (SHIR.P.V. RANGAYYA 
NAIDU): (a) The per unit g3neration cost of 
Salakati (bongaigaon) Thermal Power Station 
(4x60MW) of Assam State Electricity Board 
(ASEB) was262.07paise per kilo watt hourfor
1991-92. The plant load Factor of the Station in
1992-93was21.6%

(b) and (c) The power station has been 
suffering mainly due to the poorperfonnance of 
the plant reflected in the low annual overage 
plant loadfactor achieved by this plant sinceits 
inception whtoh has never exceeded 22.3%. 
However, tfie position of coal linkage, receipt.



consumption and closing stocks of coal at 1990-91,1991-92 and 1992-93was as under
Salakati TPS during the last three years viz. (figure in ‘OOO’tonnes)
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Year Unkage Receipts °̂>age Consumption Closing Stocks

1990-91 420 228 54 238 6(4days)

1991-92 510 276 54 248 38 (29 days)

1992-93 400 281 50 315 17(10days)

(d) The coal S u p ^  to all the thermal power 
stations in the country including Salakati TPS of 
ASEB is monitored regularly on a weekly basis 
by the Cabinet Secretariat with the Ministries of 
Coal, Railways and Power and corrective action 
is taken to ensure supply of adequate quantity of 
coal, whenever required.

Levy Charged By Dot

5588. SHRIH ARISH NAR AYAN PRABHU 
ZANTYE; Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) the total outlay available for rural com
munications during the last 3 years and actual 
utilisation of funds, State and year-wise and how 
it compares with the percentage increase in 
allocation and actual utilisation of funds for 
Mahanagar Telephone Nigam Limited and 
Videsh Sanchar Nigam Limited dunng the cor- 
resporwing period:

(b) the details of the programme proposal 
for developing and strengthening/modernising 
rural communications during the Eighth Plan, 
region-wise;

(c) Whether the Government have abol
ished the ‘rural levy’ charged by the Dpartment 
of Telecommunications from MTNL and VSNL 
as reported in the’ “Indian Express” dated March 
27,1993;

(d) if so. the details thereof and the 
reasons therefor;

(e) the likely impact thereof on the rural 
communication system; and

(f) the steps taken or proposed to taken by 
the Government to ensure that the rural commu
nication system is not adversely affected as a 
result thereof?

THE MINISTER OF STATE OF MINIS
TRY COMMUNICATIONS (SHRI SUKH RAM)
(a) The information is being collected and will be 
laid on the Table of the House.

(b) It is proposed to provide 24.3 lakh lines 
of G ross Switching capacity arni 5 lakh lines of 
DELS and telephones in all panchayat villages 
and in addition 1.5 lakh villages under rural 
telecom. development during the Eighth Five 
Year Plan period.

(c) to I • • 1 No. Sir. However, the ’rural levy' 
is not “tax exempt" from 1991 -92 unlike in the 
past and to this extent, a part of the internal 
resou rce of the Telecom sector gets transferred 

to General Exchequer.

(f) Department of T elecommunication is 
trying to mobilise resources from other sources 
and considering to invite private Sector partici
pation in this field.
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Cold Storage Facilities

5589. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
f o o d  PROCESSING INDUSTRIES be 
pleased to state:

(a) wehther adequate cold storage facilities 
exist for preservation of fruits and vegetables 
produced in the country:

(b) if so. the details thereof State-wise: and

(c) the steps taken proposed to bo taken by 
the Government to increase cold storage facili
ties further?

THE MINISTER OF STATE OF THE MIN-

ISTR YOF FOOD PROCESSING INDUSTRIES 
(SHRITARUN GOGOI); (a)to(c). The 8th Plan 
working Group on Storage & Warehousing has 
observed that the existing capcity is inadequate 
to meet the future storage requirement.

The state-wise storage capacity for pota
toes, Multipurpose. Fruit & Vegetable etc. are 
given in the stateament. The NCDC is providing 
financial assistance to state government for 
establishment of viable cold storages by the 
Cooperative Societies. This Ministry is also 
operating a scheme for providing financial as
sistance for establishment of cold storages/cold 
chains for fish products, meat & poultry products 
as well as for post-harvest processing and 
storage facilities forf ruits and vegetables
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French Built Mine Hunter In Park 

Navy

5590. SHRIJEEVARATHINAM; Will the 
Minister of External Affairs be pleased to state;

(a) whetherthe Government are aware of 
the recent reports regarding induction of French- 
built mine hunter in the Pak Navy; and

(b) if so, the facts of the matter reported and 
the raction of the Government thereto?

THE MINISTER OF STATE IN THE MIN
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED); (a) Govemment are 
aware of the supply of a Mine Sweeper to 
Pakistan by France.

fb) Our concerns about any arms sales to 
Pakistan disproportionate to Pakistan’s legiti- 
I nnto defence needs have been conveyed to the 
Frcnch Government. Government constantly 
monitor all developments having a bearing on 
India's security and take necessary meeisures 
to safeguard it.

r

TV Relay Centre At Ward ha

5591. SHRI RAMCHANDRAGHANGARE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether T . V. relay centre at Wardha is of 
very low power by which the visibility and audi
bility in Arvi, Ashti and Karanja Tehsils of the 
Wardha District is very poor:

(b) if so, the action being taken by the Gov
ernment to install high power transmitter for the 
benefit of the area; and

(c) the efforts being made by the Govern- 
lontforthe repairof the building where T.V. relay 
entre is f unctioning'>

THE M INISTEROFSTATEOFTHE MIN-

ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO): (a) and
(b). the low power (100 W) TV transmitter 
functioning at Wardha was not expecte to pro
vide TV service to Arvi, Ashti and Karanja 
tehsils of the district due to their large interven
ing distance from this transmitter. However; the 
proposal to set up a high power transmitter in 
Wardha district of Maharashtra is being exam
ined.

(c) The existing low power transmitter at 
Wardha is functioning from a rented building 
provided by the Govemment of Maharashtra, 
Public Works Department of the State which is 
responsible for its maintenance is reported to 
have initiated action for repairing the building.
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Vacation of Residential 
Accmmodations In DESU

5592. SHRI MADAN LAL KHUR ANA: Will 
the Minister of POWER be pleased to state;

(a) whether it is the policy of the Govern
ment that the C PWD Enquiry Offices give the 
vacation certificate of the Govemment accom
modation to a licensee only after the water and 
electricity bill is cleared finally;

(b) whetherthe DESU authorities are giv
ing vacation certificase without payment of 
water and electricity final bills;

(c) if so. the reasons for violating the stand
ing orders of the Government in this regard;

(d) the number of complaints/representa
tions received by DESU authorities during the 
last two years in this regard:

(e) the action taken on such complaints / 
representations; and

(f ̂ the number of such complains/repre
sentations disposed off and still pending for 
disposal?



TH E MINISTER O F STATE IN THE MIN
ISTRY O F POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) The vacation certificate in respect 
of Government aoconvnodation is issued bythe 
CPWD ErK)uiry OfRoe on receipt of dearanoe of 
electricity/water charges from the New Delhi 
Municipal Committee/Munictpal Corpocation of 
Oelhi/DelhiElectnc Supply Undertaking, as the 
case may be. No clearance certiricate is re
quired in respect of those colonies where the 
watersupplyismadebyCPWD andthewater 
chargesAecoveiedtyy the Directorate of Estate 
diiectly.
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THE MINISTER OF STATE O FTH E MIN
ISTRY OF INFORMATION AND BROAD
CASTING (SHRI K.P. SINGH DEO): (a) and
(b). Yes, Sir. Three Complaints pertaining to 
Doofdarshan Kendra BhyubaneshwararxJ one 
pertainir^ to Al IrKiia Radk> Cuttack have t)een 
received. Appropriate action uridertfie rules has 
already been initiated.

fTisnslahon}
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irregularities and action being contemplated
against the erring officials?

(b) arxl (c). Normaly, the clearance certifi
cate is issued by DESU to a Licensee who gets 
his<ii<KJtiKilyoonnec>ondBoonnectedandpays 
tf>e fin^ bill.ln some cases the arrears might 
appear in the etoctiicity biH of ttw new licensee 

' due to mechanical or human errors in ptxiperly 
feeding the data into the computer or where tfte 
pievkxjs licensee had vacated the accommo
dation without obtaining “No Dues Certifk:ate' 
from DESU.

(d)to(f). 570complaints were received by 
DESU in this regard during tfw last two years. 
533cases have already been settled by DESU. 
37 complaints are stil pendkig and these relate 
to the cases wfiere the previous occupants had 
vacated itteaocommodatkMiwiltKMJicleararKe 
of dues. DESU is making every effort to settle 
these complaints.

Irregularities in Doordarshan and Air 
Stations at Cuttack and Bftaul>aneshwar

5593. DR. KURPASINDHU BHOI;
SHRI GOPI NATH GAJAPATHI:

WHI the Minister of INFORMATION AND 
BROACX^ASTING be pleased to state:

(a) whether ttie Government are aware of 
the irreguiantiesnthe Doordafsfian Kendra arKi 
AIR Stations al Cullackand Bfwbaneshwar and

Indians Working In Iraq and Iran

5694. SHRI R A J E ^  KUMAR:
SHRIMATISHEELA GAUTAM:

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a)thenumberof taxians working in Iraq arxi 
Iran, cour>try-wise; and

(b) the steps taken^piroposed to be taken by 
the GowommontforthewoMare of these person‘s

THE MINISTER OF STATE IN THE MIN
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) There are ap
proximately 885 IrKlian nationals working in 
Iraq. 300k)ng-term resident IrKian families are 
workirtg in Iran, and also tietween 1000-1500 
IrKjian professkxials.

(b) AN Indian Missions, including in Iran and
Iraq, have standing instructions to maintain 
regular interaction with Iruiian nationals and 
local Govemrrtent for redressal of any griev
ances of Indian nationals.

[EnghshJ
Indians Living In Nepal

5595. SHRI MADAN LAL KHURANA: Will
the Minislerof EXTERNAL AFFAIRS bepteased

(b) if so. the steps taken to identify tite tostale:



(a) whetherthere were instances of mal- Purchase Of T-72 tanks By Peklstan
treatment of Indian living in Nepal;and From Poland
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(b) if so. the steps taken tsy the Govemmen. 
in this regard?

THE MINISTER OF STATE IN THE MIN
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
Govemnient of India takes up instances of 
maltreatment of Indian living in Nepal which 
come to its attention with the Nepalese authori
ties. Recentlyinstancesofharassmentof Indian 
latx>ur by their employers in Nepal have come 
tonotice. These are t>eingaddress3d with tfie 
assistance of tfie friendly Government of Nepal.

Account Officers of DESU

5696. SHRI ANNA JOSHI;
KUMARIVIMLA VERMA:

Will the Minister of POWER t>e pleased to 
state:

(a) whether any major penalty has t>een 
imposed against some officers worldng in ac
count department of DESU by tfie Central Vigi- 
larKe Commission;

(b) if so, tf>e details tfiereof;

5597. SHRI B. DEVARAJAN: Will the Min- 
ister of EXTERNAL AFFAIRS be pleased to

(a) wfielfierthe attention of the Government 
has been drawn to the news item regarding 
purchase ofT*72tanksby Pakistan from Poland 
appeared in the IHirKlustan Time* dated Decem- 
ber26,1992;and

(b) if so, the reaction of the Government 
tfiereto?

THE MINISTER OF STATE IN THE MIN
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) Yes. Sir.

(b) Pakistan'scontiruxMJS efforts to acquire 
sophisticated arms and equipments beyond its 
legitimate deferx» needs, cause of concern.
Our views in this regard have been conveyed to 
the Polish Govemment.

Govemment constantly monitor all devel
opments having a bearing on India’s security 
and the necessary measures to safeguard it.

Rupali Inigatlons Project of Assam

(c) whetf^r tfie authorities have converted 
their major penalty into minor one;and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MIN
ISTRY POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) There is no such case where the 
Central Vigilance Commission has imposed 
major penalty against any officer of Accounts 
Department of DESU duringl 992-93.

(b)to(d). Does notarise in view of the reply
to part (a) of the Question.

5598. SHRI PROBIN DEKArWill the Min
ister of WATER RESOURCES be pleased to 
state:

(a)wfietfierthe Govemment of Assam have 
submitted a scheme to the Union Govemment 
for Rupali medium irrigation project inihe Baroeta 
district for approval;

(b) if so, the details thereof ;and *

(c) the time by which ttie approval is likely 
to be given by the Union Govemment in this
regard?
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THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTR YOF 
W A TE R  R E S O U R C E S  (SHRI P.K. 
THUNGON): (a)to(c). Rupali Medium Irrigation 
Scheme is an approved scheme of September 
1978. The ;")roject is scheduled for completion 
in 1993-94 at an estimated cost of Rs. 5.27 
crores. On completion this project will provide 
irrigation to an area of about4.400 hectares.

/Translation]
P.L.I Scheme in Madhya Pradesh

5599. SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the Minister of COMMUNICA
TIONS be pleased.to state:

(a) the steps taken by the Government 
during the last three years for the extension of 
Postal Life Insurance Scheme in Madhya 
Pradesh;and

(b) the targets fixed for 1993-94?

THE MINISTER OF STATE OF THE MIN
ISTR Y OF COMMUNICATIONS (SHRI SUKH 
RAM) (a) The following steps were taken:

(i) Meetings and drives were organised 
through APMG PLI. ADPLI. Development Offic
ers and field Officers.

(ii) Publicity was made through hoardings, 
pamphlets and and advertisements in newspa
pers,

(iii) Publicity was also made through distri
bution of souvenier items to prospective 
insurants, motivators and Heads of Offices cci 
cemed

(iv) PLI day was organised on 15.10.92 to 
establish personal contact with clients and pro
spective insurants.

(V) PLI service counter was established in

the Circle Office for effective aftersales serv
ices.

(vi) Expenditure on publicity was as fol
lows:-

1990-91 Rs.58.358.00

1991-92 Rs 56,336.00

1992-93 Rs.89.864.85

(b) Target for the year 1993-94 has not yet 
been fixed.

[English]
Persons Of Indian Origin In Sri Lanka

5600.SHRI SYED SHAHABUDDIN; Will 
the Minister EXTERNAL AFFAIRS be pleased 
to state:

(a) the number of persons of Indian origin in 
Sri Lanka as on April. 1993:

(b) the numlaerof persons who were granted 
Indian passports during 1992;

(c) the number of such passport holders 
who were repatriated to indian dunng 1992;

(d) the number of such passport holders 
who are residing in Sn Lanka as on April 1.1993:

(e) the number of persons whose applica
tions for grant of Indian passport is pending with 
Indian Mission in Sri Lanka as on April 1.1993: 
and

(f) the extent to which the targets laid down 
in the bilateral agreements have txjen fulfilled by 

the end of 1992?

THE MINISTER OF STATE IN THE MIN 
ISTRY OF EXTERNAL AFFAIRS (S H B I 
SALMAN KHURSHEED): ( a )  T h e  information 
IS being collected and will be laid on the Tabic
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o f the House. (e) Phase-11 of the modernisation project is 

scheduled for completion by Decemljer, 1995.
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(b) During 1992 a total of 150 persons were 
granted Indian citizenship and issued with In
dian passports.

(c) During 1992 a total of 94 such passport 
holders were repatriated to India.

(d) to (f) The information is being collected 
and will be laid on the Table of the House.

Modernisation of Rourkela Steel Plant

5601 DR. KRUPASirJDHU BHOI; Willthe 
Minister of STE E L be pleased to state;

(a) whether Rourkela Steel Plant is being 
modernised in various phases;

(b) if so. the details thereof;

(c) whether the first phase of modernisation 
programme has since been completed;

(d) if so. the amount spent thereon;and
r

(e) the time by which the modernisation of 
the remaining phases are likely to be com
pleted?

THE MINISTER OF STATE OF THE MIN
ISTRY OF STEEL (SHRISONTOSHf^OHAN 
DEV); (a)and(b). Yes. Sir. The total moderni
sation scheme of RSP is being implemented in 
two phases viz. phase-1 and Phase-11 the ap
proval cost of the total modernisation scheme is 
Rs. 3954 crores with a foreign exchange com
ponent of Rs. 724 crores (base date ist quarter,
1992). This in inclusive of the cost of Rs. 569 
crores for Phase-1

(c) and (d). Phase-1 of the project is likely to 
be completed by Novemt>er. 1993. Cumulative 
expediture incurred on Phase-1 modernisation  ̂
as on 31.3.1993 is Rs. 354 crores (figures 
provisional).

Fencing on Assam-Bangladesh 
Border

5602. SHRI N.J. RATHVA; Will the Minis- 
terof HOME AFFAIRS be pleased to state:

(a) whetherthe Government have received 
any complaints regarding irregularities in the 
supply of iron angles used in Assam-Bangla- 
desh border fencing work;

(b) if so, the details thereof;

(c) whether any enquiry has been con
ducted in this regard:

(d) if so. the outcome thereof: and

(e) the action taken against the guilty per
sons?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) No, Sir

(b) to (e). Do not arise.

Import of Shovel

5603. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to to state:

(a) whether the Northern Coalfields Ltd. 
imported a shovel from Japan for use in Singrauli 
in November. 1992through Balmerand Lawrie;

(b) if so. the details thereof;

(c) whether ECL imported a similarshovel 
from Japan in Decemtier, 1992through the Coal 
India Limitesd; and

(d) the reasons for importing the same 
through different agencies?
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THE MINISTER OF STATE OF THE MIN

ISTRY O F CX>AL (SHRIAJIT PANJA): (a) to
(c). Coal Indtei Limited had imported one shovel 
on behalf of Northern Coalfields Lid. (NCL) and 
two other shovels on behalf of Eastem Coal
fields Ltd. (ECL) fromm Kobe Steel, Japan in 
November arxj December, 1992respectively.

(d) The shovels were puchased from the 
same manufacturer viz. Kobe Steel. However. 
NCLhadengagedM^ BaknerLawiie&Co.Ud., 
a Govr. of India Uridertakirtg, as their customs 
and clearing agents for aH imported consigrv 
ments including the shovel imported in 
fslov.,1992. •

Charter of Demands of Chandigarti 
Employees

5604. SHRI PAWAN KUMAR BANSAL; 
WiHtheMinisterofhK)ME AFFAIRS be pleased 
to refer to the reply given to Ur^tarred Question 
No. 545on25th Febnjary, 1993andstate:

(a) ttie details of the Charter of Demands 
submitted for grant of Punfab Pay Scales by 
CharxigarhUnionTerTitoTyempioyooswoffcing 
in irKlustrial arKi work cfiarge establishments:

(b) the details of the decisions taken includ
ing rx>tification on the matter,

(c)whelherPuniabpay scales were granted
orK:e earlier to Chandigarh Union Territory 
emptoyees without reducinq the age of relirment; 
and *

(d) whether tfie implementation of ttie cur
rent decision was intended to adversely affect 
even those employees wtra were in service at 
the time of tfte implementation thereof ?

TH E MINISTER OF HOME AFFAIRS 
(SHRIS.B. CHAVAN): (a)TheU.T. employees 
of Chandigarh Administration had demanded 
the Pubjab scales of pay as given by the Gov
ernment of Pubjab to its employees on the t>asis
o the 3rd Pubjab Pay Commission’s recom-

(b) A statement ak>hgwith the Notificatk>n

as annexure Table of ttie Lok Sabha is attacfied 
herewith

(c) and (d). The pay scales of the Union 
Territory employees and their age of retirement 
are separate issues. Theageofretirmentofthe 
U.T. employees is detenriined as perthe Rules 
applicabletottiem. The question wtietfier the 
adoption of the Pubfab Civil Services Rules has 
adversely affected or not has to be corisklered 
by comparing the total benefits available uTKler 
the Central Civil Services with that of the Punjab 
Civil Services and not on the basis of any rule 
in isolation.

STATEMEhTT

The Puniab pay scales to ttie U .T. employ- 
ee&havebeengrantedw.e.f. 1.4.91 subiecttothe 
foNowing corvjitk>r)s:

(i) the employees win have to adopt not only 
the scales of pay and allowances but all rules 
regarding pension, gratuity. LTC, etc of the 
Government of Punjab.

(ii) It will have no retrospective effect and 
they would not be allowed any benefit from 
1.1.06.

(iii) The empkryees pay fixation in the Pun
jab scales will be dor>e in accordarK» with the 
starxlard rules and procedure of pay fixation.

(iv) TYie employees will have to give a 
commitment that no change in pay scales in 
future win be sought.

ANNEXURE

To be put>lished in the Gazette of
India, Part II, Section 3, Sub-Section (i)

NO.14012/2/88-CH0 
Government of lr>dia/Bharat Sarkar

Ministry of Home Affairs/Grih Mantralaya 
NewDelhi.the 13th January, 1993.

NOTIFlCATK>N

G.S.R...........In exercise of the powers con
ferred ̂  tfte proviso to article 309 of the Consti-
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tution.thepresident hereby makes the folowing 
rules, namely:-

1 .Short1illeandoommenoement-(1 )These 
rules may be called the Conditions of Service of 
UnionTenilOfy of Chandigaih Employees Rules, 
1992.

(2) They sfiaN be deemed to have come into 
force on the 1st April, 1991.

2. Conditions of service of persons ap
pointed to ttie Central Civil Services arKl posts 
underthe administrative control of Administra
tor; The corKJitions of service of persons ap
pointed to the Central Civil Services and posts 
inGroups A. B,C,arKJD under ttie administrative 
control of the Administrator of UnionTerritoiy of 
CharKigaihshal, subject to any other provision 
made by the President in this behalf, be tfie same 
a the condilions of sen/ice of persor^ appointed 
to coiTespor>ding posts in Punjab Civil Sen/ices 
and shall t>e governed by tfte same rules 
arKlordeis as are forttie time being applicable to 
the latter category of persons.

Provided that in the case of persons ap
pointed to the services and p ^ts  under the 
administrative control of the Administrator, 
Charxjigattt so long as they are drawing pay on 
the rates admissible to the corresponding 
cateories of employees of the Government of * 
Pubjab, it shall be competent for the 
Administratrator torevise their scales of pay 
from time to time so as to briiig them at par with 
the scales of pay which may be sarKtioned by 
the Government of Pubjab from time to time to 
thecorresponding categories fo employees.

3. Repeal and Saving: The conditions of 
sofvice of Union Territory of CfiandigaTh Admin- 
•stration Employees Rules, 1966andordersfor 
which provision has been made in rule 2, in so 
tar as. they are applicatjie to persons referred to 
above and are inconsistent with the provisions 
of these rules are hereby repeaied:-

Providedthat:-

(a) such repeal shall rrat affect tfie prvious 
operation of tfie said rules or orders or anythi^ 
done or any action taken tfiereurKlen

(b) any proceedings urxier tfie saki rviles or 
orders pending at time of commencement of 
these rules shall t>e continued and disposed of, 
as far as may t)e,in accordance with tfie provi
sions of the rules, and orders made applk»ble 
underrule2.

Sd -̂
(PRAKASH CHANDER)
DIRECTOR

Explantory Memorandum

The emptoyees of the Chandigarh Admin
istration have made a demand forthe grant of 
Punjab pay scales based on the Third Punjab 
Pay Commission’s recommendations instead 
of Central/Otfier Union Terrritory’s pay scales 
granted to them with effect from 1st January, 
196|p.

As per tfie Conditkins of Senm:es of Unk>n 
Territoryof Chandigarh Empk>yeesRules 1966, 
the conditions of service of persons appointed to 
the Central Civil Servtees and posts in Groups 
A,B,C, andDunderthe administrative control of 
Administrator of the Union Territory of 
Chandigarh, shall, subject to any other provi
sions made by the President, are tfie same as 
the condittons of service of F>ersons appointed to 
otfier corresponding Central Civil Servk»s and 
posts and be governed by the same rules and 
orders as are for the time being appficat>le to the 
latter category of persons. The demand of the 
Union te m to ry e fT ip to y e e s  has been considered 
carefully and it has been decided to grant the 
Punjab pay scalestotfieernpk>yees of tfie Unkxi 
territory Administration with effect from the 1st 
April, 1991,itwouldbecomenecessarytogive 
effect to these rules fiave been given retrospec
tive effect Accordingly, these rules have been 
given retrospective effectfromttie 1st April 1991.
It is certified that the retrospective effect being 
given to these rules wiN not adversely effect any

1915(SAKA) Written Answers 1430
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employees to whom these rules shall apply.

To.
The Manager,
Govt, of India Press, 
Ring Road, Mayapuri, 
New Delhi

No. 14012/2/88-CHD. dated the 13 
January. 1992.

Copy to:

I.The Advisor to the Administrator 
Chandigarh Administration. Chandigarh, with 
10 spare copies.

ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) and
(b). The bottling capacity is utilised on the basis 
of planned targets which are fixed taking into 
consideration the availability of LPG, seasonal 
fluctuation in demand, operational constraints 
and economic market linkages. ■

(c) and (d). Fuel gas is normally burnt in the 
Refineries as fuel to partly meet internal fuel 
requirments of the Refineries. Flaring of gas in 
refineries is a technical necessity and is kept to 
the bare minimum. Normally these gas streams 
are not fit for bottling as L. P.G.

Import of Petroleum products

2 .The Accountant General (U T ). 
Chandigafti.

3. Finance II section. Ministry of Home Af
fairs.

Sd/‘-
(V.A PILLAI) 
DESK OFFICER

5606. SHRI SANAT KUMAR MANDAL: 
Will the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state:

(a) the quantity and value of various petro
leum products purchased from oil market abroad:

(b) the extent to which it will t>e adequate to 
meet the country's needs for at least the first halt 
of the current year;

Spare Botiling Capacity of Oil Compa
nies

(c) whether these purchases have been 
made in foreign currency or rupees;

5605. SHRI RAM NAIK Will the Minister of 
PETROLEUM AND NATURAL GAS bepteased 
to state:

(d) whether these include any portion pro
cured from the various Russian Republics on 
bartertrade basis:and

(a) whether some oil companies have spare 
bottling capacity;

(b) if so. the details thereof, company-wise;

(c) It ic approximate quantity of gas burnt out 
by the refineries per year; and

(d) the reasons for not using this natural gas 
to utilise the spare bottling capacity of the oil 
companies?

THE MINISTER OF STATE OF THE MIN-

(e) if so. the details in regard to (c) and (d) 
atoove?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF PERTROLEUM AND NATURAL 
GAS: (CAPT. SATISH KUMAR SHARMA) (a) 
to (e). To supplement the deficit in indigenous 
production, petroleum products are imported. 
During 1992-93approximately 10.475  MMT of 
petroleum products valued at about U S $ 2 2  .0 0  

Million were imported. There was no import of 
products from Russian Republics on barter 
trade basis during 1992-93.
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Utilisation Of Mine Wastes.

5607. MAJ. GEN.(RETD.)BHUW AN 
CHANDRA KHANDURI; Will the Minister of 
MlN ES be pleased to state:

(a) whether any research work has been 
carried out for utilisation of mine wastes during 
the last three years;

(b) if so, the broad areas of the research and 
the outcome thereof;

posed to set up a beneficiation plant at Bailadila 
in Bastar district to meet the Iron ore require
ment of their pelletisation project to be set up at 
visakhapatnam in Andhra Pradesh, However, 
concrete steps are still to be taken in this regard.

(c) Apart from meeting export commit
ments, I ron ore from Bailadila is t»ein gsupplied 
to visakhapatnam Steel Plant and otherdomes- 
tic industries.

[English]
(c) whetherthe Government have any pro

posal to commercialise the by-products of such 
wastes; and

(d) if so, the details thereof?

Petrol/Diesel Retail Outlets In Delhi

5609. SHRIGOPI NATH GAJAPATHI: Will 
the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:

THE MINISTER O FSTATEO F THE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV); (a) to (d). The information is being 
collected and will be laid on the Table of the 
House.

[Translation]
Extraction Of Iron Ore

(a) whether a numberof petrol/diasel retail 
outlets in Delhi are defective and giving less 
quantity of petro/diesel to the consumers;

(b) if so, thesteps taken to remedy the 
situation;

(c) whether fines have been imposed on 
those petrol/diesel retail outlets; and

5608. DR. LAXMINARA VAN PANDE YA; 
Will the Minister of STEEL be pleased to state:

(a) whettier iron ore is being extracted by the 
National Mineral Development Corporation in 
Bastar district with the help of M/s. Essar- 
NipponDenro;

(b) whetherthese companies propose to set 
up iron ore beeed industry in Bastar district; and

(c) if not, the manner in which iron ore is 
likely to be utilised?

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir.

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN- 
ISTRYOFPETROLEUMAND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA) (a) Dur
ing the period April-December, 1992, no retail 
outlets have been detected delivering less quan
tity of petrol/diesel to the consumers.

(b) to (d) Dealers are required to carry out 
daily check to verify that the dispensing units are 
delivering correct quantities. Regular and sur
prise inspections are made by the officials of 
Wights & Measures Department of State Gov
ernments, officials of oil companies as well as 
joint teams of state Government officials and oil 
companies.

(b) M/s. Essar Gujarat Limited had pro- No fines are imposed on detection of less
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deliveries, but action is taken under Marketing 
Discipline Guidelines underwtiichsuppliesand 
sales of retail outlets are suspended which are 
resumed only after recaiibration and re-stamp- 
ing by the Weights and Measures Deptt. Termi- 

tion of dealerships is also taken recourse to 
'339S of repeated default.

. ,'rjns.ationJ
Terrorist Activities in U.P. And M.P.

5610. SHRI VISHWANATHSHARf^: WiB 
the Ministerof HOME AFFAIRS be pleased to 
state;

(a) whether the Government have any 
inf romation regarding terrorist activities in Uttar 
Pradesh and Madhya Pradesh especially in 
Jhansi and Gwalior distrrcts respectively durin 
the three years;

able as the subject matter is the concern of the 
State Govemment.
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(b) if so, the details thereof:

(c) the action taken by the Govemment in 
this regard?

(d) whethergun arxJ revolver Kcences have 
t)een issued to some history-sheeters in Uttar 
Pradesh especially in the Jhansi district during 
the above period; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b). According to available 
informatk>n 319 incidents of terrorist violence 
took place and445persons were killed in Uttar 
Pradeshduringthelastthreeyears. InMadhya 
Pradesh 4 incidents of terrorist vtoiertce have 
t>een reported and 2 persons have been killed 
during the period.

(c) Concerned State Govemment are alive 
to the situation and are taking all e^>propriate 
steps to deal with the situation.

(d) and (e) No specific infonnation is avail

[EngHshJ
Loss Of Eye Sight

5611 .SHRI RAJNATHSONKARSHASTRI; 
Will the Minister of HEALTH AND FAMILY 
WELFRE be pleased to state:

(a) ttie number of complaints received relat
ing to loss of eye sight by ttie patients due to the 
negligence on the port of the hospital staff/ 
doctors during the last three years in Delhi;

(b) tfie action taken by the Gk>vemment 
thereon; arxJ

(c) the steps taken to ensure tfie non-recur
rence of such inckJents in DeIN hospitals?

THE MINISTER OF HEALTH AND FAM 
ILY WELFARE ( SHRI B. SHANKARANAND);
(a) to (c). According to available infoimatkxi a 
few isolated complaints had been received in 
respect of ophthalmic cases treated in some 
Delhi hospitals, on enquiry only one complaint 
was found to have t>asis. for which the Doctor has 
been placed under suspension anddisciplinary 
proceedings have been initiated.

There are general instructk>ns about ob
serving properprecautkxis which are reiterated 
from time to time.

Land Acquired By ONGC

5612. DR. AMRIT LAL KALIDAiS PATEL: 
Willthe Ministerof PETROLEUM AND NATU
RAL GAS be pleased to state;

(a) the total land acquired by ONGC in ttie 
country so farfbrthe production andexpkxation 
of oil andforotherpurposes, state-wise;

(b) wliettier adequate compensatton has 
t)een paid to the affected persons;and
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(c) if so. the details of such compensation 

paid till January31,1993, State-wise?

t h e  m in is t e r  o f  s t a t e  OFTHE MIN-
iSTRYOF PETROLEUM AND NATURALGAS 
(C APT. SATISH KUMAR SHARMA); (a) to (c). 
Data of land acquired and compensation paid. 
State-wise, is not mintained. Compensation as 
determined by law, is paid in each case.

Iron Ore Deposite In Bastar District

5613. SHRISUSHILCHANDRA VERMA: 
Will the Minister of STEEL be pleased to state:

f

(a) the estimated period (in terms of years) 
of exhaustion of the Dalli Rajhara iron ore depos
its;

(b) whether the Government propose to 
^ract iron ore from Raogat and Bailadilla 
deposits in Bastar, Madhya Pradesh;arKi

’ (c)ifso.thestepstakentosafeguardforests 
while extracting iron ore from those deposits?

THE MINISTER OF STATE OF THE MIN
ISTRY OF STEEL(SHRI SONTOSHMOHAN 
DEV): (a) According to Steel Authority of India 
Limited (SAIL), the iron ore reserves available 
at Oalli-Rajhara may last upto the next 15-20 
years.

(b) Inorderthemeetthe shortfall in require
ment, Steel Authority of India Limited have 
identified Rowghat, due to its techno-economic 
adventages over Bailadila, as a linkage for 
supply of Iron ore for Bhilai Steel Plant in the 
Bastar District of Madhya Pradesh. National 
Mineral Devek)pment Corporation of (MMDC), 
anotherpublic sector UrKJertaking, extiads iron 
ore at Bailadila.

(c) Does not arise at this stage.

Harmful Ingredients In Soft Drinks

5614. DR. R. MALLU: Will the Minister of

HEALTH AND FAMILY WELFARE be pleased 
to state;

(a) whetherseveral soft drink manufactur
ers are using saccharin and caffiene in soft 
drinks which are injurious to children health;

(b) if so, whether any studies have been 
conducted by the Indian Council of Medical 
Reserch and ttie National Institute of Nutritkxi to 
identify the hamnful ingredients in ttie soft drinks;

(c) if so, the outcome thereof; and

(d) the action taken by the Government 
thereon?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a)to (d). Additk>n of saccharine arKl caffiene up 
to the prescribed limits in soft drinks is not 
injurious to health. In the recent past, no studies 
have been conducted in respect of Saccharine 
and caffiene.

Requirement and Supply of Coal

5615. SHRI ARVIND TULSHIRAM  
KAMBLE: Will the Ministerof COAL be pleased 
to state:

(a) the requirement and supply of coal for 
industries and domestk: use, separately, during 
the period from June, 1992to March, 1993, for 
Gujarat and Maharashta; and

(b) the comparative figures for the corre
sponding period during 1990-91 and 1991-92?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL(SriRIAJITPANJA): (a)and
(b). The requirements of coal are not assessed 
state-wise. They are assessed industry-wise 
for the entire f inarKial year.

Availat)te informatkm indicating quantities 
of coal supplied to the irnJustries (other than



powerslations) and soft coke todomestic sector the period April-December, 92 as compared to
in the states of Gujarat and Maharashtra during the same period for last two years is given below;
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(In’OOOtonnes) 
data provisional

Period Maharashtra
Coal to industries 

otherthan powerto 
Stations)

Soft Coke 
Domestic 

Sector

Gujarat 
Coal to 

industries 
(Otherthan 

Power stations

Soft Coke to 
Domestic 

Sector

April, 90to 
Decemt)er,90

2748 - 35RR 2

April. 91 to 
December, 91

2540 - 2661 6

April, 92 to 
Deceml5er,92 2596 1 2204 1

Medical Reimbursement Claims

5616. SHRIRAMCHANDRAGHANGARE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether the Govemment have intro
duced a new system for payment of medical bills 
of indoor treatment by the Central Govemment 
employees themselves instead of the old sys
tem of adjustment of bills between the Govem
ment and the hospital;

(b) if so, the reasons therefor;

(c) whether several representations have 
tseen received against this new scheme;and

(d) if so, the action taken by tfne Govemment 
thereon?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKAR ANAND):
(a) Yes, Sir.

(b) The payment of medical bills has been

decentralised with effect from 1.4.92 to the con- 
cemed Departments/Ministries fortheir expedi
tious settlement.

(c) Y ^ ,  Sir.

(d) To mitigate the hardship faced by the 
Central Govemment employees, orders have 
been issued for grant of medical advance to 
them.

Medical Claims

5617. SHRI KESHRILAL; Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether after decentralisation of powers
forC.G. H.S. reimbursement large funds of Lala
R am  Swarup Institute of Tuberculosis and Al
lied Diseases, Mehrauli, Delhi i s  p e n d i n g  un
paid in various Ministries and (departments;

(b) whether consequently the Institute is 
facing great difficulties in giving a d e q u a t e  treat 
ment to its patients;
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(c) whether the Government propose to 

introduce a system for ensuring expeditious 
payment of the dues of the Institute;

(d) if so, the details thereof;

(e) if not, the reasons therefor; and

(f) the steps taken by the Government for 
early payments of the dues of the institute?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRIB. SHANKARANAND);
(a) to (f). Though the Institute has outstanding 
dues, yet treatment is being provided to patients 
without any interruption. With a view to facilitate 
early payment. Govt, have issued orders to all 
Ministries/Departments forsanction of Medical 
Advance to the beneficiaries as follows:- 

y*
(i) Rs. 10,000 orthe amount recommended 

by the physician, whichever is less, fortheout- 
patienttreatmentof T.B. patients.

(ii) In cases of major interventions, advance 
may be limited to 80% of the package deal orthe 
actual amount irrcurred by the conce'Tjed hospi
tal.

Pension Cell Of Freedom Fighters

5618. SHRI PRITHVIRAJ D. CHAVAN; 
WilUhe Minister of HOME AFFAIRSbe pleased 
testate:

(a) whetherthe Govmment have any plans 
to computerise the pension cell of the Freedom 
Fighters so as to maintain the record, category-
wise;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MIN
ISTRY OF HOME AFFAIRS (SHRI RAJESH
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PILOT): (a) and (b). Yes, Sir. Government is 
already in the process of computerising the 
pension cases in the Freedom Fighters’ Divisior 
of the Ministery of Home Affairs, The main 
objective of computerlisation is the speedy re
trieval of the information regarding district-wise 
list of sanctioned and rejected cases alongwith 
other relevant details such as ground for rejec
tion etc., presen status of each case and infor
mation regarding various types of sufferings 
undergone by the freedom fighters, etc. from the 
proposed data base.

(c)Does notarise.

Production Cost Of Coal

5619. SHRI HARISH NARA YAN PRABHU 
ZANTYE; Will the Minister of COAL be pleased 
to state:

(a) whether there are large variations in 
production cost of coal within the same subsidi- 
ary of Coal India Limited and ifso, the reasons 
therefor:

(b) the action taken by the Government to 
improve the productivity and reduce the cost of 
production per unit and the results achieved in 
this regard so far;

(c) whether a number of costly machines 
andequipments are lying unused for want of 
spare parts or otherwise; and

(d) if so, the steps taken to put these ma
chines equipments in use to augment coal pro
duction?

THE MINISTER OF STATE OF THE MIN
ISTRY OF COAL (SHRI AJIT PANJA): (a) Yes. 
Sir. There are variations in the cost of productkm 
of coal within the same subsidary of Coal I ndia 
Limited as it is dependent on the type of mining 
-UG OR OC, depth of operation, seamdisposi- 
tk?ns, geo-miningconditions, geo-conservation 
requirements, level of nr»echanisation, man- 
powerdeployed etc.
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(b) Someof the mjorsteps taken to incfease 

productivity and to reduce cost of production of 
coal include;

(i) Improved manpowerplanning including 
redeployment of surplous workers and restrnt- 
ing the intake of new employees against vacan
cies caused by natural wastage.

(ii) Control on increase in manpower through 
voluntary retirment scheme.

(iii)The concept of all men-all jobs'is being 
tried on an experimental bais.

(iv) Improvment in the availability and uti
lisation of equipment by providing adequate 
workship support, improved management of 
spares and timely rehabilitation of equipments.

(v)lncreases in production and productivity 
with special emphasis on underground mines.

(vi) A^umberof systenre improvement and 
managerial measures have been adopted to 
improve efficiency of operations.

The above measures have resulted in con
taining the cost of production.

Activities of iUlaf ia Gangs In Coal IMine 
Areas

5620. SHRI ANAND RATNA MAURYA 
Will the Minister of COAL be pleased to state;

(a)whetherthe Government have taken any 
step to check the activities of the M af ia gangs 
active in Dhanbad. Jharia and other andjoining 
coal areas in Bihar during the last six months, 
particulaity after lifting of ban on mining of coal; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF COAL (SHRI AJIT PAN JA); (a) and
(b). In terms of the existing coal mining laws, 
mining is permissible only by Gocernment/ 
Govemmentcompanies/Corporation. «

In order to maintain law and order in areas 
such as Dhanbad. Jhana and other adjoining '  
coal areas in Bihar, the following steps cire inter- 
alia being continously taken:

(i)' In coordination with the local ad
ministration, preventive detention 
of anti-social elements.
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(c) Coal industry uses large number of 
machines and equipment of various descrip
tions and costs. These are maintained accord
ing to certain schedules and quite a few of them 
are of imported origin. Occasionally, the avail
ability of spai e of imported origin. Occasionally, 
the availability of spare parts assemblies/sub
assemblies of particulartype/make of machine 
are diffeicult to be obtained from indigenous, 
and/or imported sources for various reasons. 
On such occasions machines/equipment re
main unused till these are repaired.

(d) To improve the availability of idl&equip- 
ment, coal companies have already undertaken 
a rehabilitation programme since last year in a 
systematk: manner.

ii) Extensive patrolling, surprise 
checks and systematic raids are 
conducted to prevent any organ
ised gangsterism

iii) Deployment of Central Industrial 
Security Force.

iv) Strengthening of the vigilance ma
chinery

v) Improvement in wireless commu'̂  
nication

vi) Departmentalisation of coal trans
port.

vii) Rotational transferof staff.
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viii) Imporovament in roads.

ix) Streamlining andstrict observance 
of laid down prooeduresforawardof 
contracts.

Vi*

Raniganj and Jharia Coalfields

5621. SHRIM ATI MALINI 
BHATTACHABAYA: WilltheMlr1isterofCX>AL 
t)e pleased to state:

(a) whether the Government are aware that 
vast areas in the Raniganj and Jhaiia Coalfields 
have been devastated due to slaughter mining;

(b) if so, the details thereof ;and

(c) the action taken proposed to be taken to 
neutralize the effect of devastation?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRIAJIT PANJA): (a) to
(c). No, Sir. However Government is aware of 
the subsidence-proneness of someareas in 
Raniganj Coalfield of West Bengal and exist
ence of fires in Jharia Coalfield of Bihar mainly 
due to unscientific mining carried out in the past 
before the nationalisation of coal mines.

Some of the steps being taken to deal with 
the problem of subsidence in Reiniganj Coalfield 
are given t)elow:

I) Since there is no proven technolgy for
stabilisation of inaccessible water 
logged workings, an innovative 
technolgy of hydro-pneumatic stowing 
is being given trial in an area near 
Raniganj T  ownship.

ii) An Apex Monitoring Committee has 
been constituted by coal India Limited 
with representatives of Government of 
West Bengal. Directprate Genet al Mine 
Planning and Design Institute. Eastem 
Coalfields Limite, local representatives 
etc., for examination of unsafe areas.

The Committee has oomplated the sur
vey and has declared certain localities 
in Raniganj Coalfield as unsafe for habi
tation. Central Mine Planning and De
sign institute has taken up formulaion of 
schmes Ifor dealing with each unsafe 
locality subject to availability of funds.

iii) Regular follow-up and liaison withthe 
District authorities is maintained for 
evacuation of people from areas de
clared unsafe.

As regards the existing fires in Jharis^Coal- 
field, concerted efforts have been made after 
nationalisation to control the fire through imple
mentation of 22 fire projects f romulated by Cen
tral Mine Planning & Design institute, with an 
estimated capital outlay of Rs. 114.57crores. 
Total extinguishement has not been possible 
except in case of some small fires at shallow 
depths. The matter has recently been discussed 
with World Bank for technical and financial 
assistance. The World Bank has since agreed 
to provide assistance for a diagnostic study for 
development of programme to deal with coal
field fires. IDAcreditfor us $12 million has been 
approved.

Travel On Fake Passports

5622.SHRI UPENDRA NATH VERMA; Will 
the Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of foreign and Indian nation
als found travelling or going abroad on fake 
passport at or from the Indira Gandhi Interna
tional Airport. New Delhi during each of the last 
three years;

(b) wfiethercases of travel on fake passports 
• from the Indiara Gandhi International Airport

have increased recently;

(c) if so, whether any inquiry has been 
conducted to ascertain the facts and reasons in 
this regard;
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(d) if so, the outcome thereof: and

(e) the action taken or proposed to be taken 
against the erring persons?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN): (a) The number of for
eign and Indian nationals arrested on grounds of 
travelling or going abroad on fake passports at 
IGI Airport is as under:-
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Years No. of foreigners arrested No. of Indians arrested
1990 112 419

1991 113 493

1992 114 513

1993 22 98

(upto31.3.93)

(b) The Delhi Police have reported that there 
has been a marginal increase in the number of 
suchcases.

(c) to (e) No specific enquiry of this nature 
has been conducted, but interrogation/investi
gation has been conducted in each case regis
tered at police Station Indira Qandni Interna
tional Airport.

[Translation]
Expired Medicines

5623. SHRI BARE LAL JATAV: Will the 
Minister of HEALTH AND FAMILY WELFARE 
be pleased to state;

(a) whether the Govemment are aware that 
the patients in the N. D.M.C. hospitals'dispensa- 
ries are being supplied the medicines whose 
expiry dates are over;

(b) if so, where the Government have con
ducted or propose to conduct any inquiry in this 
regard;

(c) if so, the details thereof; and

(d) if not.the reasons therefor?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI. 8. SHANKARANAD):
(a) N.D.M.C.have reported that the expired 
medicines are not supplied to the patients in the 
NDMC hospitals/dispensaries.

(b) to (d) Do not arise.

[English]
Atrocities On Women

5624.SHRIKRISHANDUTTSULTANPURI: 
Will theMinisterof HOME AFFAIRS be pleased 
to state the number of persons arrested and 
prosecuted in connection with cases of dowry 
deaths, rapes and other atrocitis on women in 
each Union Territory during the last one year 7

THEMINISTEROF HOME AFFIRS(SHRI
S.B. CHAVAN); The information is being col
lected and will t>e laid on the Table of the House



5625. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR; Will the Minister of COAL be 
pleased to state;

/■
(a) the total quantity of coal produced during 

1992-93;

(b) the quantity of coal, out of it. transported 
by road and by rail, separetely; and

(c) the quality-wise details of coal supplied
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to various organisations during the above pe
riod?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRI AJIT PANJ A):(a) Dur
ing 1992-93 total coal production in the country 
was 238.23 million tonnes (provisional), by road 
33.50 million tonnes (provisional) and 73.02 
million tonnes (provisional) by other modes.

(c) Figures of coal despatched to some of 
Major sectors of economy, during 1992-93, are 
given below:-

Sector Rowcoal
Despatches

Remarks

(million tonnes)
Power 149.25 Mainly grades D/E/F/Q/ and 

Washery middlings

Steel 25.50 After Washing to the 
required quality.

Loco  ̂ 3.22 Grades A, B and C .

Cement 10.71 GraesCandD

Fertilizer 4.53 Grades C and D

Others 43.98 All grades depending on the 
consumers’requirement.

Total 237.19 (provisional)

Ouack Doctors

5626. SHRI RAJENDRA
AGNTHOTRI;

SHRI SWAMl
SURESHANAND:

SHRI RAJENDRA KUMAR 
SHARMA;

SHRI SAT YA DEO SINGH;

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether several quacks are practising as 
fullfledged doctors in Delhi and other States by 
affixing a board of registered medical practi
tioner;

(b) if so. the numberthereof, State-wise; and

(c) the action taken or proposed to be taken 
against them?

THE MINISTER OF HEALTH AND FAM-



ILY WELFARE (SHRIB. SHANKARANAND): [Transteflon]
(a) to (c). Complaints of practice by unqualified 
medical practitioners have been received from 
time to time. They are sent to the concerned 
authorities of the State Govememnt/Union Ter- 
ritories for necessary action under various laws 
including the Indian Medical Council Act. 1956.
The State Governments and U T Administra- 
bonsarsieported to have iniliatedaclions against 
such unauthorised practitioners.
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Sri Lankan Refugees

5628. SHRI RAMESHWAR PATIDAR: Wilt 
the Minister of HOME AFFAIf^S be pleased to 
state:

(a) the total number of Sri Lankan refugees 
staying in India as on February3.1993;

HIV Positive Cases In Assam
(b) the numberof refugees of Indian origin out 

of them;

5627.SHRI PROBIN DEKA: Will the Minis
ter of HEALTH AND FAMILY WELFARE be 
pleased to state;

(a) the numt>er of HIV positive cases de
tected so far in Assam;

(b) the hospitals in Assam whee facilities for 
AIDS tests are available;

' (c) whether any anti-AIDS programme is
carried out in Assam with external assistance; 
and

<d) if so, the funds provided to Assam during 
1992-93?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a) Of the6498samples screened in Assam for 
HI V infection, 4 were fouruJ to t>e HIVpositive.

(b) There are two HIV testing centres in 
Assam i.e. (i) Gauhati; and (ii) Dibrugarh.

(c) whether some of them are interested in 
settling down in India permanently; and

(d) if so, the reaction of the Government 
thereto?

THE MINISTER OF ST ATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b). According to available 
information 1,13,377Sri LeviKan regugees were 
staying in India as on 3rd February. 1993 and 
ethnically all of them are of Indian origin.

(c) and (u)'As the refugees are Sri Lankan 
citizens, they are required to fc>e sent back to Sri 
l-ankainduecourse. Thereisnoquestionoftheir 
settling down permanently in India. However, 
some refuges have filed writ petitions in the 
Madras High Court for grant of Indian citizenship 
and consequent rehabilitation assistance. The 
petitkxis are being opposed by the Government.

[Englishil
Exploratory Weils

(c) Yes, Sir.

(d) Underthe National AIDS Control Pro
gramme launched t>y the Government of India 
with financial assistance from the World Bank 
and the W.H.O.. an amount of Rs. 31.82 lakhs 
have t>een released to the Government of As
sam during 1992-93.

5629. SHRI RAM KAPSE: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to refer to the reply given on July 16, 
1992tot»TeUnstarredQuestionNo. 1406regard- 
ing exploration of gas at B o m b a y  High and state:

(a) whether the commercial viability of ex
ploitation of exploratory wells has since t>een
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(b) if so. the quantum of gas proposed to be 
allotted to Maharashtra; and

(c) if not, the reasons for delay?

THE MINISTER OF STATE O FTH E MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA) (a) The 
delineation of B-149 and B-57 structures only 
has been completed.

(b) and (c). while the 8-149 structure is not 
being commercially exploited, geis from the B- 
57 structure is likely to be used to meet the 
existing commitments, ex-Uran and ex-Hazira.

Belgaum Alumina Plant

5630.DR.D.R.GANGWAR:W=" -
ter of MINES be pleased to state:

(a) whether the I ndian aluminjum company 
Limited has completed tl expansion work of its 
Belgaum Alumina Plant in Karnataka;

(b) if so. the details thereof statingthe amount 
spent thereon;

(c) whether any new technology has been 
adopted to increase the production; and

(d) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV): (a) to (d). As per the information 
received from M/s. Indian Aluminium Company 
Limited, the Company has expanded thecapac- 
ity of its Alumina Plant at Belgaum in Karnataka 
from 1,80,000 tonnes to 2,20,000tonnes per 
annum in January, 1993at an approximate cost 
of Rs. 20.00crores.

Official Language In Nevyeli Ligniea 
Corporation

5631. KUMARI VIMLA VERMA: Will the 
Minister of COAL t>e pleased to state:

(a) the steps taken for the propagation of 
official language in Neyveli Lignite Corpoiatkm 
during the last three years;

(b) the number of employees engaged in the 
Corporatkin for doing Hindi work and

(c) the details of Hindi workshops and conrv 
petitions organised by the Corporation during 
the last three years?

THE MINISTER O FTH E STATE O FTH E 
MINISTRY OF COAL (SHRI AJIT PANJA) (a) 
The official Language Rules, 1976have rxjt been 
extended to ttie State of Tamilnadu in which the 

Neyveli Lignite Corporation (NLC) is located. 
However, the following measures have been 
taken to propagate Hindi in NLC during the last 
three years:*

1) Incentives and awards are sanctioned 
for passing various examinations in Hindi con
ducted by Govt, and other outside aencies.

2) Printing of certain reports like annual 
reports of the company, reports to Deptt. of 
Public Enterprises, Committee on Public Un
dertakings, etc. are done in Hindi also.

3) Hindi is one of the first languages in 
Jawahar Higher Secondary School in Neyveli 
c£unpus and two other schools in this complex.

4) All Neyveli addresses are printed in 
Hindi as well.

b) Five numbers of employees are engaged 
with the work of Hindi in NLC.

(c) Dakshina Bharath Hindi PracharSabha



1455 Written Answers APRIL 19,
(DBHPS), Neyveli conducted Hindi workshops 
on Hindi language in NLC areasin July, 1992and 
January, 1993. The facilities required by the 
Sabha were provided by NLC and employees 
were detailed for attending the same.

Exploration of Coal in Raigarh

5632. SHRl BHAWANl LAL VERMA; Will 
the Minister of COAL be pleased to state:

(a) whether any survey had been conducted 
to explore the possibilities of the availability of 
coal in the catchement, area of Kelo project in 
district Raigarh, Madhya pradesh;

(b) if so. the places where such survey was 
conducted and in which year;

(c)theoutr methereof;and

(d) the time by which the extraction work is 
likely to start?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRl AJIT PANJA); (a) to
(d). Exi 'oration has been carried out by the 
Directorate of Geology and Mining. Govern
ment of Madhya Pradesh in 1903-85 and the 
Geological survey of India during September, 
1991June, 1992 covering an and of sub
mergence of kelo project measunng about 29 
sqpre kilometres. Surveys carried out indicated 
the availability of about 7.44 million tonnes of 
inferrorcoal up-to a depth of 300 metres.

The economic potentiality of the coal re
sources does riot appear to be encouraging. 
However, feasibility of the extraction of coal 
depends on detailed techno-economic appraisal.

[English]
Delimitation Commission In J &K

5633. SHRl SHANKERSINH 
VAGHELA;

SHRl ATAL BIHARI 
VAJPAYEE:

(a) when Justice Shri K. K. Gupta. Chairman 
of State Delimitation Commission submitted 
his report:

(b) whether the said report has been laid on 
theTable of the House.
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Will the Minister of HOME AFFAIRS be

pleased to state:

(c) if so. the details thereof:

(d) whether delimitation of Constituencies 
as ordered by the Commission on the basis of 
1981 census figu res has been published in the 
Gazette:

(e) whether representations have been made 
thatthe seats inthe Assembly for Jammu region 
as recommended by the Commission do not 
conform to the statutory criteria laid down in 
regard to the area and population of Jammu 
region vis-a-vis Kashmir region; and

(f) whetfier the Govemment propose to have 
a fresh look into the matter considering the 
migration of lakhs of r>ersons from the Kashmir 
valley during the last three years and the fact that 
the Census was not taken in the State »n 1991 
alongwith other States?

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRl RAJESH 
PILOT): (a) to (f) A statement is laid on the Table 
of the House. After 1981 Census, the Govern
ment of Jammu and Kashmir constituted the 
State Delimitation Commission. The Commis
sion has since completed the process of delim
iting 87 seats of the legislative Assembly as per 
the laid-down procedure and its final orders have 
been published in the Jammu & Kashmir Gov
ernment Gazette on 28.9.1992. The order was 
laid on the Table of the House on 16.12.1992.

The Jammu & Kashmir Representation of 
the People Act. 1957 prescribes the procedure 
and powers of the Delimitation Commission in 
the matter of deimiting the State Assembly
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constituencies. As prescribed in the State Law, 
the Delimitation Commission published its draft 
proposals for delimiting the 87 State Assembly 
constituencies in April, 1899 and in accordance 
with the provision of law also considered the 
objections and representations from the public, 
including holding of public hearings. In 
Spetember, '92 the Commission finally ordered 
the delimiting of the Constituencies and caused 
its order to be published in the State Gazette on 
28.9.92 In tenns of the existing legal provisions, 
the orders of the commission upon being pub
lished in the State Gazette shallhave the force 
of law and shall not be called in question in any 
court.

Allocation Of Iron And Steel To States

5634. SHRISOMJIBHAIDAMOR: Will the 
Minister of STEEL be pleased to state:

(a) whether the Government propose to 
streamline the allocation of iron and steel to each 
state; and

(b) if so, the details thereof?

THE MINISTER OFS TATE OFTHE MIN
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV); (a) and (b) Even after de-regulation of 
pricing and distribution of Iron and steel w.e.f.
16th January, 1992 the requinments of five sec
tors. namely Defence, Railways, Exporters of 
Engineering Goods, Small Scale Sector and 
North Eastern Region are being met on priority.

So far as small scale industries are con
cerned. Development Commissionerfor Iron & 
Steel (DCI &S) make allocation of pig iron and 
steel to the small Scle Industries Coroprations 
of the States. For some States, allocation of pig 
iron is also made to the Assiciations of small 
Scale Foundry Units.

As regards states in the north eastem region, 
the DCI &S makes allocation of iron and steelto 
the modal authorities nominated bythe con
cerned state governments.

Requirements of the exporters of engineer
ing goods are met bythe main producers against 
Release Orders issued bythe DCI &S. Require
ments of Defence & Railways are met directly 
bythe main producers.
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The actual suppi ies against the allocations 
made to different states are reviewed periodi
cally bythe DCI &S and efforts made to resolve 
any porblems in this regard.

[Translation]
Lotteries In Delhi

5635.SHRI RAM PRASAD SINGH; Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether any steps have been taken bythe 
Government to keep a watch on the various 
lotteries being conducted in Delhi; and

(b) if so. the details thereof?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) and (b) Central 
Govememnt has banned the op>eration of private 
lotteries in the Union Territories w.e.f. 9.4.1985. 
The Union Territory Administration of Delhi, 
while it runs State Lotteries, has been enjoined 
upon to adhere to certain guidelines issued by 
the Central Government to make the mecha
nism and procedure tjehind lottenes fool-proof.

[English]
DIgboi Refinery Modernisation Project

5636. SHRI UDDHAB BARMAN: Will the 
Minister of PETROLEUM AND NATURAL GAS 
be pleased to state:

(a) the units that are included in Digoboi 
Refinery Modernisation Project;

(b) the amount sanctioned and released for 
this purpose sof ar;



14S9 Written Answers APRIL 19,
(c) whether any project for replacing the 

present coking unit with a new delayed coking 
unit arKJ solvent dweaxing unit has tieen sent to 
the Unk>n Gk^vemment;

(d) if so. the details thereof; and

1993 Written Answers 1460
Jail-BreakBidinJ&K

(e) the action taken thereon?

TH E MINISTER OF STATE OF THE 
fyilNSTRYOF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): (a) 
and (b). The Modernisation of Digboi Refinery 
Project proposal was approved by the Govern
ment at an estimated cost of Rs. 143.74crores 
in June. 1989. The project consists of replace
ment of existing distillation units, replacement 
of existing steam arKJ power generation units 
with a Co-generation based captive power of 
about Rs. 66.49crores has been incurred.

(c) No such proposal has t)een received t>y 
the Government.

(d) and (e). Do not arise.

Bonus to NSFDC Employees

5637. SHRIKODIKKUNNIL SURESH: Will 
the Minister of WELFARE be pleased to state:

(a) whether bonus is being paid to the em
ployees in National Scheduled Castes and 
Scheduled Trit)es Finance Development Cor- 
poratnnLtd;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI); (a) No, Sir.

(b) Does not arise.

(c) NSFDC is a non-profit making Company 
registered under SectkMi 25 of the Companies 
Act, 1956. Hence txMius is hot payable.

5638. SHRI MANORANJAN BHAKTA: Will 
the Minister of HOME AFFAIRS be pleased to 
state:

(a) whetherthe attention of the Government 
has t}een drawn to tt>e newsitem captKHied‘Jail- 
break bid exposes choase in J&K Prisons' 
appearing in the Inidan Express dated Decem- 
ber18,1992;

(b) whether mismangement and chaotic 
conditions are prevailing in J&K prisons;

(d) if so, the reasons therefore; and

(e) the steps taken or proposed to t>e taken 
in this regard?

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESrf 
PILOT): (a) to (e). Tlie Government are aware 
of the news-item in questkm. According to infor- 
matkMi made availbel t>y the State Government 
some cases of attempted jail breaks and disor
derly activities in the jail premises by terrorist 
elements have comc* to notk:e in the past few 
months. One such attempt of jail break was 
detected the State Government like Controller of 
Prisons, Dy. Controller of Prisons, the District 
Magistrate and Senior Superintendent of bar
racks was conducted. Some of the inmates of 
the prison control the unruly behaviour of the jail 
inmates, polk:e had to resort to use of force. 
Around21 inmatesandanequalnumberofthe 
police/jail staff were inured in tf>e clashes. Two 
criminal cases were registered in this regard in 
policestErtkm PaccaOanga, Jammu. Thecases 
are under further investigation by the State 
Polne. A nrtedKal team was also sent to the site 
to atterxl to the injured peisons.

Z  Regular reviews are t>eing made in re
spect ofihe prisons in the State toensure that the 
jail maruigement can be streamlined, in spite of 
tt>e heavy pressure on jail accommodation due 
to prevailing terrorist activities and the conse-
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the State and along the border. These steps also 
include, rennoval of congestion in the jails by 
rationalisation and reduction of jail population, 
including transfer of prisoners to prisons in other 
States, deploynient of trained police personnel 
forwatch and ward duties in the jail premises and 
strengthening of security measures arxl screen
ing arragements within and outside the jail 
premises.

CRPFTraining Centre at Nanded

5639. SHRIMATISURYAKANTA PATIL: 
Wai the Minister of HOME AFFAIRS be pleased 
to state;

(a) whethertfte Government propose to set 
up a CRPF training centre at Nanded in 
Maharashtra; and

(b) if so. the details thereof?

THE MINISTER OF STATE INTHE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a)and(b): Ithasbeendecidedtosetup 
Central Training College of CRPF at Mudkhed 
in the district of Nanded. Maharashtra, to meet 
the increased training requirement of CRPF 
personnel.

Lead Concentration in Petrol

5640. SHRI RAM NAIK: Will the Ministerof 
PETROLEUM AND NATURAL GASbepleased 
to state:

(a) tfie recommendation of the Central Pol
lution Control Board regarding lead concentra
tion in petrol;

(b) the present concentration of lead in the' 
petrol l)eing used in the country;

(c) the steps taken proposed to reduce ttie
lead contents; and

(d) the time bound programme to bring the

lead contents to tf)e standard prescrit>edby the 
Board.

THE MINISTER OF STATE O FTH E MIN- 
ISTRYOF PETROLEUM ANDI^TUFIAL GAS 
(CAPT. SATISH KUMAR SH ARMA): (a) to (d). 
The Central Pollution Control BoEtfd fias recom
mended tfiat coTK:entration of lead in Petrol be 
limited to a niaximum of 0.15 gm/litre as against 
the current specification of 0.56 gm/litre.

Low lead petrol is already being supplied in 
several parts of the country. Projects involving 
installatk>n of plants and facilities in refineries 
forfurther reducing lead content are in different 
stages of implementation.

Treatment of AIDS
■

5641. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) wfietiier tfie Government are aware that 
China fias succeeded in treating AIDS with 
hert>al medicine;

(b) if so, whether the Government have 
madeeflorts to ascertain tfte type of plant utilised 
for preparation of tfw medicine;

(c)wfielfier research fiastjeen conducted on 
such hertjal plants in India to develop medicine 
for AIDS; and

(d) if so, the details thereof 7

THE MINISTER OF HEALTH AI^D FAM
ILY WELFARE (SHRI B. SHANKAIWIAND):
(a) According to reports appearing in scientifk: 
journals, a number of Chinese plants liave been 
reported to fiave anti-AIDS virus activily in vitro 
and in vivo (in experimental animals).

(b) Anti-AIDS activity has t)een reported in 
alargemjmberofpiarTts belonging to the family 
Cucurtiitaceae. Some of them are comnxinly
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used vegetables such as MomordicaCharantia 
(Karela); Luffa acutenquaia and Luffa cylndhca

tricts are given below:

(Tori and also andrographic panculata 
(Kalmegh).

1. Patna

(c) and (d). Attempts are being made in
2. Gopalganj

some Inidan laboratories to Investigate Indian 
medicinal plants (from Ayurvedic/Unani and

3. Rohtas

Siddha systems as well as folk medicine) for 
Anti-AIDS activity. All these are. however, in a

4. Palamau

priliminary stage. Amongst the Indian plants 
receiving attention are immuno-modulator/anti-

5. Sahibganj

stress plant drugs like Ashwagandha (withania 
sommifera). Tulsi (Ocimum sanctum),

6 Bhojpur

Shastavari (Asparagus racemosus) Giloe 
(Tinospora cordifolia) Puna-rmava (boerrhavia

7. Kishanganj

diffuss)etc. 8. Gaya

ITrans/ation] a Ranchi

All Inida Hospitals Post-Partum 10. WestChamparan
Programme

5642. SHRI RAM TAHAL CHOUDHARY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the All India Hospitals Post- 
Partum Programme is being implemented in 
Bihar with the assistance from the Nonweglan 
Agency for the International Development 
(NORAD);

(b) if so, the details thereof and the progress 
made in this regard so far; and

(c) the names of the districts in which the 
scheme is being implemented?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) and (c). The Norwegian Agency for Inter
national Development (NORAD) is providing 
partial financial assistance for 54 Post Partum 
Centres located in Sub district hospitals in 24 
districts of Bihar. The names of these 24 dis-

11. EastCahmparan

12. Saharsa

13. ^amastipur

14. Munger

15. Lahardaga

16. Santhal Parganas

17. Deoghar

18. Hazaribagh

19. Araria

20. Nalanda

21. Giridih

22. Bhagalpur

23. Singhbhum
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24. Madhubani
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5. Vanvasi Seva Kendra. Rohtas.

National Leprosy Eradication Pro* 
gramme

5643. SHRI SYED SHAHABUDDIN: Will 
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to referto the reply given to 
Unstarred Question No. 576 on February 25, 
1993and State;

6. SanthalFabariaSevaMandal.Oeogarti.

During 1992-93an amount of Rs. 18,13,791 
has been releasedto Voluntary Organisations in 
Bihar. The other details are not available.

(c) The main purpose of allocation is preven
tion and control of Leprosy disease in the State. 
The level of achievement during 1992-93 is as 
under

(a) the basis of alloction to various States 
undertheNLEP;

(b) the naemes of voluntary organisations in 
Bihar which have received grants under the 
NLEP with tfieii'quantitative targets and achiev'e- 
ments during 1991-92 and the allocation for
1992-93:

a) New cases detected 42790

b) New cases brought under
treatment 42790

c) Cases discharged as
disease cured 68430'

(c) the purpose of allocation to Bihar Gov
ernment and the level of achievement?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND)
(a) The allocation to various States under Na
tional Leprosy Eradication Programme is made 
onthebasisof leprosy case load, infrastructure 
sanctioned and their performance during the 
previous year.

(b) The following Voluntary Organisations in 
Bihar have received grants unde the NLEP 
during 1991-92;-

1 Bharat Savashram Sangh,
Jamshedpur.

2. Rajendra Sevashram Sangh, 
Manwa.

3. Swami Vivekanand Seva Trust, 
Jamshedpur.

4. SinghbhumNavejeevanNiketan.

Computerisation In Delhi Fire Service

5644. SHRI JEEWAN SHARMA: Will the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) whether there is any proposal to compu
terise the Delhi Fire Service;

(b) if so, the details thereof;

(c) if not. the reasons therefor;

(d) whether the existing fire stations in Delhi 
are adequateto meet thepresent requirements; 
and

(e) if not, the number of new fire stations 
proposed to be opened i Delhi during 1993?

THE MINISTER OF HOME AFFAIRS 
(SHRI SB. CHAVAN): (a) Yes, Sir.

(b) A total of Rs. 3 crores is proposed to t>e 
spentforthis purpose in the 8th Five Year Ran.
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above. as on 1.1.1993was223.
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(d) No, Sir.

(e) New fire stations were opened during
1992-93 at Nehru Place, Bhikaji Cama Place, 
Rohini, Badli, Badli Indl. Area and Bawana.

Removal Of Sodium And Mercury 
Light Fittings

5645. SHRIMADAN LAL KHURANA; Will 
the Minister of HOM E AFF Al RS be pleased to 
state;

(a) whethersome DESU employees have 
recently asked the Delhi Police to nab the cul
prits responsible for removing the sodium and 
mercury light fittings from the street-lights;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF HOME AFFAIRS 
(SHRI S B. CHAVAN): (a) to (c) The Delhi 
Police has reported that seven cases have t)een 
registered in various Police Stations under sec
tion 379IPC on the complaints, received from 
DESU employeesduringtheperiodfromthe 1.1. 
1993to 7.4.1993and 9 persons arrested.

LPQ Agencies In Madhya Pradesh

5646. SHRI SUSHIL CHANDRA VARMA: 
Will the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state;

(a) the total number of ! .PG a(.iencies in 
Madhya Pradesh; and

(b) the present monthly demand and supply 
of LPG cylinders in Madhya Pradesh?

THE MINISTER OF STATE OF THE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) The

(b) The present average monthly demand 
and supply of LPG cylirKleis in Madhya piadesh 
is 8.05 lakhs and 8.26 lakhs respectively.

[7/ansila(iDn]

Allocation Of LPG

5647. SHRI S AN TO SH  KUMAR 
GANGWAR: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state;

(a) the ratio in which LPG is allocated to the 
States;

(b) whether Uttar Pradesh has been allo
cated LPG on the basis of its population: and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MIN- 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA) :(a) to (c) 
LPG is released to the States including the State 
of Uttar Pradetlh t>ased not on tt>e census of the 
State txjt on the LPG customer populatk>n and 
taking into consideration the waiting list, slack 
available with the distritHJtocs, and product avail- 
at>ility,9tc.

[EnglisHi
Agrememnt Between SAIL and SMS 
Schicemann-Seimag of Germany

5648. SHRI GEORGE FERNANDES; Will 
the Minister of STEEL t>e pleased to state:

(a) whether the Steel Authority of India Lim
ited has signed an agreement with SMS 
Schlcemann-Seimag of Germany for supply 
equipments for indigenous production of hot 
melted.stainless steel coils; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OFTHE MIN

ISTRY OF STEEL (SHRISONTOSH MOHAN 
DEV); (a) Yes. Sir.

(b) SAIL have concluded following three 
different contracts with SMS Schlcemann- 
Seimag on 13.1.1993with a total value of ap
proximately Rs. 194.00 crores at the current 
exchange rates (8.4.1993). The details are;-

Contract-I; SMS is the Principal Contractor.

Scope of Contract: Manufacture and supply 
ofimportedpiantandequipmentinciudingspares, 
operating supplies, tools and tackles for Hot 
Rolling Stockel Mill.

Contract-2; SMS is the Principal Contrac
tor.

Scope of Contract: Services to be rerxJered 
aborad for design and engineering, training, 
production arxl process technology and overall 
co-ordination of Hot Rolling Steckel Mill.

Contr2K:t-3; GFA-NAntagenbau. Germay is 
the contractor.

t

Scope of Contract: Supervision of manufac
ture of indigerKHis equipment, erection, testing, 
commissioning, performance guarantee tests, 
trainingandottier technical services in IrnJiafor 
Hot Rolling Steckel Mill.

\Trans!atiori{
Gas Distribution System In Gujarat

5649. SHRI N.J. RATHVA; Will the Minister 
of PETROLEUM AND NATURAL GAS be 
PteasedtoState:

(a) wtiethertfie Government propose tofor- 
'iiulate any gas distribution system for supply- 
i'^gasto the small scale industries in Vadodara, 
Bharauch and Panchmahals areas of Gujarat; 
and

(b) if so, the time by which it is likely to

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) to (b) 
Natural gas is already being supplied to indus
trial and domestic consumers in Vadodara arKl 
Bharauch Ankleshwar. There is no proposal for 
setting up a piped gas supply system in 
Panchmahal area of Gujarat.

[EngHstii
Employees of Closed Gold Mines

5650. SHRI C.P. MUDALAGIRIYAPPA: 
SHRIK.H.MUNIYAPPA:

Will the Minister of MINES be pleased to 
state:

(a) whether the employees of closed Gold 
mines in Kolar Gold fields have since been 
rehabilitated;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps t>eing taken by the Government 
to refiabilitate tfie employees of the dosee Gold 
mines?

THE MINISTER OF STATE OF THE MIN
ISTRY OF MINES (SHRI BALRAM SINGH 
YAD AV); (a) SirKe no worker of any Gold mine 
in the Kolar GoM Fiekls has been retrenched, the 
question of rehabilitation of workers does not 
arise.

(b) to (d); Does not arise.

[TVanstertton]

Royalty Rates On Coal

5651. SHRI SWAMISURESHANAND: WiN 
the Minister of COAL be pleased to state the

1915(SAKA) Written Answers 1470
become operational?
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revised rates of royalty on Coal as enforced in 
each Coal producing State?

THE f^lNISTER OF STATE OF THE MIN

ISTRY OF COAL (SHRi AJIT PANJA): The 
revised rates of royalty on different grades of 
coal as applicable in various coal producing 
States w.e.f. 1.8.1991 are given in the dfeited 
Statement attached were with
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Tipura State Lottery

5652. SHRIMATI BIBHU KUMARI 
DEVI:

SHRIUDDHAB BARMAN:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Union Government have 
received any representations/complaints re
garding irregularities in the Tripura State Lottery 
recently;

(b) if so, the details thereof;

(c) the action taken by the Union Govement 
thereon;

(d) whether any inquiry has been ordered 
into the matter; and

(e) if so. the details thereof?

THE MINISTEROF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) One complaint has been received 
about irregularities in the Tripura State Lottery.

(b) to (e). Factual report has been asked for 
from the Government of T ripura. Generally, it is 
for the Tripura Governemnt to take necessary 
action based on the nature of alleged irregulari-

Written Answers 1400

Indian Enclaves In Bangladesh

5653.SHRI AMAR ROYPRADHAN; Will 
the Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of Indian enclaves in Bang
ladesh territory;

(b) when the census of each of these en
claves was done last;

(c) the population of each such enclaves as 
perthat census; and

(d) the steps taken by the Govementto know 
the present population of these enclaves?

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT); (a) There are 130 Indian enclaves in 
Bangladesh out of which 119 are exchangeable 
and 11 are non-exchangeable.

(b) to (d) For administrative reasons it has 
not been possible to undertake the population 
census ini 9 exchar>geable enclaves after 1951. 
The census conducted in these enclaves in 1951 
was, however, not satisfactory.

The population census has t>een undertaken 
in the remaining 11 non-exchangeable enclaves 
regularly. The population of these enclaves as 
per the 1991 census is given below:-

S.No. NameofChhit ChhilNo. Population
/

1. Shakati 62 2297

2. -dO- 63

3 -dO-68

4. Binnaguri 61
*

5. dO- 81
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S.No. NameofChhit ChhitNo. Population
6. Daikhata 39 938

7. -do- 40

8. -do- ■ 43

9. NilgramChhit 137 The enclave is 
unihabited.

10. MadankuraChhit 155 396

11. Chhitsooraguri 154 The enclave is 
unihabited

Petrol /Diesel Retail Outlets To SC/ST 
Persons

5654. SHRIPIUSTIRKEY: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state;

(a) whetherthe Bharat Pistroleum Limited 
have decided to grant six petrol/diesel retail 
outlets in Delhi exclusively to persons belong
ing to Scheduled Castes:

(b) if so. the details thereof;

(c) whether he Government propose to offer 
the same opportunities to the persons belonging 
to Scheduled Tribes;

(d) if so. the details thereof: and

(e) it not, the reasons therefor?

THEMINISTEROFSTATEOFTHEMIN- 
ISTR Y OF PERTOLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) and
(b). Four locations in Delhi, reserved for Sched
uled Castes, have recently t)een advertised by 
Byharat Pertroleum Corporation Limited.

(c) to (e) Keeping in viewthe inter-se popu
lation of Scheduled Castes and Scheduled Tribes 
in Delhi, the entire 25% reservation for SC/ST in 
Delhi has been made for Scheduled Castes 
only, in accordance with the policy of the Gov
ernment.

Eradication Of leprosy

5655.SHRI BOLLA BULLIRAMAIAH: Will 
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to state;

(a) whether any agreement has been signed 
with European countries for the eradication of 
leprosy from the country; and

(b) if so. the details thereof?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND)
(a) Yes.Sir

(b) Agreements have been signed with SID A 
(Sw eden). D A N ID A  (D enm ark) and NDRAD 
(Nonway) forbilateral assistance under National 
Leprosy Eradication Programme. They arepro- 
viding support to M O T  programme in 29 en
demic Districts.
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Gas Authority Of India As Marketing 

Agent

5656. DR. AMRIT LAL KALIDAS PATEL; 
Will the Minister of PETROLEUM AND NATU
RAL GAS be pleased to State:

(a) wfietherttie Government have deddedto 
appoint Gas Authority of India Limited as mar
keting agent for the natural gzis being sold by 
ONGC;and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) and 
(b). The gas marketing furK:tions of ONGC, 
alongwith the related assets, have been trans
ferred to GAIL, which was set up in 1984 with the 
marKlate of transporting, processing and mar
keting of natural gas.

Import Of Gas From Oman

5657. SHRI ANNA JOSHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to State;

(a) whetherthe Goverrwnent have signed a 
pact to import gas from Oman;

(b) if so, the details thereof; and

(c) whether the gas to be imported from 
Oman will be cheaper than that imported from 
any other country?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) and 
(b). A Memorandum of Understanding has been 
signed to explore the possibility of importing 
natural gas by pipeline.

(b) The project is still at a conceptual stage 
anddetails such as pricing have not been worked 
out.

Written Answers 1484
Slack Wax To  Small Scale Sector

5658.DR. LAXMINARAYAN PANDEYA: 
Will the Minister of PETROLEUM AND NATU
RAL GAS be pleased to state;

(a) whether paraffin Wax type -3 is not 
suitable for quality candles and Paraffin Wax 
Type-2 is t>eing imported for tfie purpose;

(b) if so. wfiethertfie Bureau of Indian Startd- 
ards has ever been consulted in this regard;

(c) if so,the details ttiereof; and

(d) the steps taken or proposed to be taken 
to increase the supply of slack wax to small 
scale sector?

THE MINISTEROFSTATE OFTHE MIN- 
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAT. SATISH KUMAR SHARMA) (aOto (c): 
Bureau of Irwlian StarKlards have through their 
Standard IS4654-1974(Amendment 5of June. 
1990) consklered Type-111 Paraffin Wax also as 
suitable for making candles. Type-11 Paraffin 
Wax has always been considered suitable for 
making quality candles and this is imported to 
make good the shortfall in domestk: productk>n.

(d) In addition to slack wax from Barauni 
Refinery, additonal slack wax from Haldia Re
finery and Madras Refineries Limited is also 
being offered to authorised slack wax proces
sors, Import of slack wax has since been 
decanaiised.

Property/HouseTax

5659.SHRI JEEWAN SHARMA: Will the 
Minister of HOME AFFAIRS be pleased to 
state;

(a) the numtier of persons who have not paid 
the property house teix to M .C. D. forthe last five 
years and more; and

(b) the action taken or proposed to be taken
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against them?

CHAITRA29.

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b). The Municipal Coporation 
of Delhi have reported that the MCD i£> maintain
ing property-wise ledger and the additional taxes 
raised and payments made are recorded on year 
to year basis and balances drawn at the end of 
each year. Wherever the taxes are not under 
stay from the courts, the property owners are 
requested to Hquidate the taxes and on failure to 
pay the taxes, penalties upto 20% are imposed, 
t>ank accounts and rents are also attached. No 
account, as such is maintained to show the 
numt)er of persons who have not paid the prop
erty taxes for last five years.

Kashmiri Migrants

5660. SHRI AMAR ROYPRADAN: Will the 
Minister of HOME AFFAIRS be pleased tO 
State:

(a) whether Kashmiri migrants are getting 
any grant from the Govemen(int;

(b) if so, the details thereof;

(c) whether some of these migrants who 
have not been resideing in India for the last 
number of years are still getting fuds at their 
NOIDA addresses as reported in the ‘Rashtriya 
Shara’dated February4,1993;

(d) if so, whether any inquirey has been 
conducted in this regard; and

(e) if so, the outcome thereof?
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month per family of four or more members and 
dry ration is being provided. lnDelhi,ananrKxint 
of Rs. 1,000per rrK>nth perfeunily of fouror more 
memt>ers is provided to those who are staying 
out side the camps and Rs. 500/-per month per 
family of four or more members and dry ration 
is provided to those who are staying in the 
camps.

(c) No.Sir.

(d) & (e): According to information made 
available by Govememnt of Uttar Pradesh, no 
relief has been provided in 1992-93toShriM.L 
T  risal. Shri Lalit Kumar Raina and Shri M.L. 
Safaya, whose names have been mentioned in 
the report under reference.

[Transiation]
Grant Of Indian Citizenship

5661. SHRI. RAM TAH AL 
CHOUDHARY:

SHRI MAHESH KANODIA:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the numbe'r of persons granted Indian 
citizenship during each of the last three years;

(b) whether any irregularities with regard to 
grant of citizenship havecometothe notice of the 
Govement;

(c) if so, the details thereof: and

(d) the correcte steps taken in this regard?

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a). Yes, Sir.

(b) Majority of migrants are staying in Jammu 
& Delhi. In Jammu, cash relief of Rs. 1,000 per

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (d). During the last three years 
2350persons have tjeen granted Indian Citizen
ship under various provisions of the Cititizenship 
Act, 1955. No irregularites have come to the 
notice In this regard.
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(c) if so. the details thereof?

New District Jails In Delhi

5662.SHRI MADAN LAL KHURANA: Will 
the Minister of HOM E AFF Al RS be pleased to 
state:

(a) whetherthe Government had decided to 
set up some new district jails in Delhi some

THE MINISTER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT):(a)3Women IPS officers and SOwomen 
Inspectors are posted in Delhi Police at present 
and their district-wise deployment is as under: -

Women IPS Officers

years ago; 1 Licensing

(b) if so, the progress made in this regard so 2 Vigilance
far;

a Headquarter-Ill
(c) the reasons for delay in setting up of such 

jails; and Women Inspectors

(d) the steps being taken to expedite the 1. North Distric
matter.?

2. Noth -East Distt.
THE MINISTER OF HOME AFFAIRS 

(SHRI S B. CHAVAN): (a) to (d). Delhi Admin 3. North-Est District
istration had initially a proposal to set up a new 
district jail at Mandoli, shahdra. The proposal 4. East District
was subsequenly modified and three jails are 
now proposed to t»e constructed in the jail com 5. Central District
plex, mandoli. The complex is likely to be 
completed by 1998. 6. West District

Two addltonal jails (Jail No. 5 and 6) are 7. South District
proposed to be constructed in Tihar Jail Com
plex. Jail No. 5 is proposed to be completed by 8 South-West District
December, 1994andJailNo.6byMarch. 1998.

9. New Delhi District
Women IPS Officers In Delhi

10. Traffic
5663. DR. AMRITLAL KALIDAS PATEL: 

Will the Minister of HOME AFFAIRS lie pleased 11. FRRO
to state;

12. Special Cell/SB
(a) the number of women IPS officers and 

women Inspectors deployed in Delhi Police, 13. Crime & Railway
district-wise;

14. Crime (Women) Cell
(b) whether any woman lnspectorhast>een

deployed as SHO in Delhi Police; and 15 Provisioning & Lines

4

1

2

4

5
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16. Police Control Room

17. Police Training 
School.

18. Security

CHAITRA29.
2

1

(b) No women Inspector ispresently posted 
as SHO in Delhi.

(c). Does not arise.'

Development of Coal Mines for Power 
Plants

5664. SHRI GEORGE FERNANDES: Will 
the Minister of COAL be pleased to

(a) whetherthe Union Government propose 
to develop coal mines exclusively for power 
plants; and

(b) of so, the details thereof?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF COAL (SHRI AJIT PANJA): (a) and
(b). For the purposes of Captive Consumption 
forthermal power generation^he Government 
have taken a decision to permit private sector 
participation in coal mining operations in virgin 
areas.

A Bill to amend the Coal Mines 
(Nationalistion) Act, 1973 has been introduced 
in the Parliament to give effect to the above 
decision of the Government.

Murder Cases In Delhi

5665.SHRI JEEWAN SHARMArWill the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of murder cases reported in 
Delhi during each of the firstlhree months of 
1993;

(b) the time limit fixed for the police to file

(c) the numher of cases out of those men
tioned in (a) above in which challans have not 
filed within that time limit alongwith the reasons 
therefor,

(d) the number of alleged murderers re
leased on bail due to non-filing of challans by the 
police on time;

(e) the action taken against the guilty police 
personnel; arnj

(f) the steps taken/being taken to expedite 
the filling of challans?

THE MINISTER OF HOME AFFAIRS 
TsHRhS-. AVAN): (a) The number of mrder
cases reported in Delhi durinijfiach of the first 
three months of 1993 is as under;-

1915(SAKA) Written Answers 1490
challans in the courts in murder cases;

Month No. of Cases
January, 1993 35

February, 1993 34

March. 1993 45

(b) 90 days.

(c) Nil.

(d) and (e). Do not arise

(f) Instructions already exists enjoining upon 
all the police officials to file the challans in court 
within the prescribed time limit.

Small Burns Units In Delhi

5666. SHRI MADAN LAL KHURANA: Will 
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether most of the Ixjmstreatment units 
are concentrated in the hospitals kx:ated in the



1491 WrittenAnswers APRIL 19.1993 WrittenAnswers 1492
heart of Delhi making it inaccessible to the 
people residing in the fringes of Delhi;

(b)ifso. whetherthereisanyproposaltoset 
up small Burns Units all overthe periphenes of 
Delhi;

(c) if so, the details ttiereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRIB. SHANKARANAND):
(a) At present the bum treatment units are only 
available in the larger Govt, hospitals in Delhi.

(b) to (d) In ttie Guru Tegh Bahadur Hospital 
which serves East Delhi, twelve beds have t)een 
earmarkedfortreatmentoftximcases. There is 
also a proposal to start a bums and plastic 
surgery department inthe Deen Dayai Upadtiyay 
Hospital. Hari Nagardurir>g8th Five Year Plan. 
In the second phase of cornpletion of the Dr. B.R. 
Amt>edkar Hospital at Rohini, bum treatment 
facilities are proposed to be provkled.

Non-Teaching Specialists In Teaching 
Hospitals

5667. SHRI VILAS MUTTMWAR: Will the 
Minister of HEALTH AND FAMILY WELFARE 
t>e pleased to state:

(a) whether it is the Govemment’s policy not 
to post non-teaching specialists at tf>e teaching 
hospitals;

(b) if so. the numt)er of non-teaching special
ists working at present with ttie University Col
lege of Medical Sciences, Delhi; and

(c) the steps taken by the Government to 
transferthemtonon-teactiingtKispitalsinDelhi?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAf^D):
(a) Generally teaching specialists are posted in 
teaching hospitals as they can stioulder both

clink:al and academk: responsibilities.

(b) There are no posts of non-teaching spe
cialists in the University College of Medical 
Sciences, Delhi. ;However, there are some 
posts of non teaching specialists in ttie attactied 
GTB hospital.

(c) Does not arise.

Development Of New Coal Mines

5668. SHRI RAMESWAR PATIDAR; Will 
the Minister of COAL be pleased to state:

(a)whe(fier any steps have been taken by the 
Government to develop new coal mines in the 
country;

(b) if so. tfie amount earmarked in tfiis regard 
dunng the Eight Five Year Plan arKj tt>e share of 
Madhya Pradesh in it and

(c) the details of tfie various scfieme formu
lated for this purpose?

THE MINISTER OF STATE OF THE MIN
ISTRY OF COAttSHRI AJIT PANJA): (a) to
(c). Yes. Sir. Devekipment of new coal protects 
is a continuous process. For the 8th Five Year 
Plan PerkxK1992-93to 1996-97) about lOBnew 
coal mining projects have t>een identified for 
devek>pment. These would require an invest
ment of Rs. 1946crores(at 1991-92 prices) 
druing tfie 8th Plan. Ofthis. 18new, expansion/ 
re-organisation projects have been klentif ied in 
Madhya Pradesh requiring an investment of Rs. 
433 crores(at 1991 -92 prk:es) during the 8th 
Plan. Names of the 18 identified projects in 
Madhya Pradesh are given t>ek)w;

WESTERN COALFIELDS LTD.

1. TawaUndeigound

Z  t̂euriUndergrourKl

3. Cfiattarpur II Underground



& Re-organisation of Shobhe^xjr 
Underground

& Damua East Phase-11 underground

NOTHERN COALFIELDS LTD.

7. Block‘B’Opencast Project

a Oudhichua Expansion Opencast Project

9. layantobrSecheme

10. JhingurdahOBR Scheme

SOLTTH EASTERN COALRELDSLTD.

11. DuggaOperKastProj^

12. KarVatiUrxJergound

13. SerxJufparaUrKtergroud

14. SheetaldharaUrKleiground

15. BehfabandUrxteigfour.'!!

16. DipkaOperK:ast(Expansion)projec

17. Mani Underground

18. Domnara Underground Block.

Diabetes Control

5669. SHRIMATI D.K. BHANDARI; Will the 
Minister of HEALTH AND FAMILY WELFARE 
be pleased to state;

(a) whether the Government had organised 
Community Awareness Programme on Diabe
tes at New Delhi in recent past;

(b) if so, the details thereof;

(c)whetherthe Government propose to edu

1493 Written Answers
4. Urdhan Opencast Project
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cate the public on Diabetes through electronic 
media; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAM
ILY WELFARE (SHRI B. SHANKARANAND):
(a) No. Sir.

(b) Does not arise.

(c) and (d). As part of health education 
activities, ttie Central Health Education Bureau 
and other Institutes of this Ministry have been 
disseminating information on various health 
programme including diabetes through different 
mass media channels.

Search Operations In J  & K

5670. SHRI MADAN LAL KHURAN A; Will 
the Ministerof HOME AFFAIRS bepleasedto 
sterte:

(a) whether during search operations con
ducted by the security forces in Jammu and 
Kashmir, a large amount of gold and other items 
have borti sr>i7<vf:

(b) if so. the details and the estimated value 
of such items seized duringeach of the last three 
years;

(c) whether some of these items have re
mained unaccounted for

(d) if so, the details alongwith the estimated 
value thereof; and

(e) the action taken in the matter?

THEMINISTEROFSTATEINTHEMINIS- 
TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (e). The information is being 
collected and will be laid on the Table of the 
House.
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to prevent unauthorised entry.

5671. SHRI PURNA CHANDRA MALIK: 
Will thie Minister of COAL be pleased to state:

(a) whetherthe attention of the Government 
has been drawn to the news-items regarding 
fatalities in mine accidents appearing in the 
‘Parajabekshak’ dated November21,1992and 
December 14,1992;

(b) if so, whether any enquiry has been con
ducted to go into the causes of mine accidents; 
and

(c) if so, the details thereof?

THE MINISTER OF STA TE OF THE 
MINISTERY OF COAL (SHRI AJIT PANJA)
(a) Yes Sir. The news-items appeared on the 
14th and 21st of November, 1992.

(b) and (c) Enquiries conducted into the 2 
accidents that occurred on 8.7.92 in Kalipahari 
and Sripur collieries of Eastern Coalfields Lim
ited revealed that in both the cases 2 boys 
unauthorisedly went nearthe Haulage Pulleys 
and got entangled by the running belt through 
their misadventure. Action has been initiated/ 
taken against the concerned officials for failure

Exploitation Of Minerals In Sea Bed Of 
Indian Ocean

5672. SHRI SUSHIL CHANDRA VARMA; 
Will the Minister of MIN ES be pleased to state:

(a) wtietherthe Government have conducted 
any survey to assess the availability and 
occurance of minerals lying in the sea bed of 
economk: zone of the Indian Ocean;

(b) if so, the details of exploitable minerals 
and the estimated quantity of such minerals;

(c) whetherthe Government have any plans 
to exploit these deposits; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN 
ISTRY OF MINES (SHRI BALRAM SINGH 
YADAV): (a) Yes. Sir.

(b) As result of preliminary survey carried 
out by the Geological Survey of India (GSI) in the 
sea bed within the exclusive economic zone 
(EEZ) of India, "following mineral resources 
have been identified:-

1, Placer minerals (Reserves in million tonnes)

Varkala • 
Sector 
(Kerala 
Coast)

Chavara
Sector
(Kerala
Coast)

Kalba Devi 
Sector 

(Maharashtra 
Coast)

Gopalpur
Malud
Sector
(Orissa
coast)

Karipeta 
Bavanapuda- 
Kapasukudd 

Sector 
(Andhra Coast

llmanite 0.95 0.46 3.12 17.28 17.3

Rutile 0.068 0.045 _ 1.62 (including
(including garnet and
Monazite) Sillimanite)

Zircon 0.057 0.060 - * 6.8

Sillimanite 0.31 0.207 ,  -

Magnetite - - 0.68 - -



1497 WrittenAnswers CHAITRA29,
11. Calcareous and-288 million tonnes with 

50% Cao in offshore are of Lakshadweep.

Deposits of high grade lime mud have 
also tseen located off the Coast of Gujarat and 
Andhra Pradesh.

(c) and (d). Exploitation of the mineral de
posits in the EEZ of India depends upon their 
techno-economicfeasibility.

Foreign Exchange Released For Indian 
Students In USA

5673. SHRIHARISH N ARA YAN PRABHU 
ZANTYE: Will the Minister of FINANCE be 
pleased to state;

(a)theamount of foreign exchange released 
by RBI for students going for higher st(jdies to

*̂ USA every year during the last three years, 
year-wise; and

(b) the details of the guidelines issued by the 
Government in this regard?

THE MINISTER OF STATE IN XHEMINIS- 
TRYOF FINANCE AND MINISTER OFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED) (a) and (b): 
The information is being collected and will be 
laid on the T at\e of the House.

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND MINISTER OF STATE 
IN THE MINISTER OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b). 
Yes, Sir. The details of sanctions and disburse
ments by financial institutions for the moderni
sation programme of national Textile Corpora
tion during the years 1990-91.1991-92 and 
1992-93are as under;

(Rs. incrores)
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(c) if not, the reasons therefor?

SANCTION DISBURSEMENT

1990-91 25.93 8.55

1991-92 7.36 15.45

1992-93 1.25 14.12

(c) Does not arise.

[Translation] •

Non-Affiliated Industrial Technology 
Institutes

5675. SHRI BHAGWAN SHANKAR 
RAWAT : Will the Minister of LABOUR be 
pleased to state:

Funds For Modernisation Programme 
ofN.T.0.

5674. SHRI SANAT KUMAR MANDAL: 
WilltheMINISTEROF FINANCE bepleasedto 
state;

(a) whether the financial institutions have 
provided/propose to provide funds for the mod- 
®fnisation programme of National Textile 
^Txjftation;

(b)if so. tfie details thereof during the last two 
years andthe current year; and

(a) whether the certificates issued by the 
Non-affiliated ITIs/Private ITIsareacceptedfor 
employment in Gove-rnment and semi-Gov- 
ernment services; and

(b) if not, the reasons for which these non- 
affiliated institutes are allowed to function l>y the 
Government?

THE MINISTER OF STATE OF THE MIN
ISTRY OF LABOUR (P. A. SANGMA); (a) The 
National Trade Certificates awarded by the 
National Council for Vocational Training is the 
only certificate recognised for employment in 
Government services. This National Trade



Certificate is awarded to those trainees of tfie 
affiliated State Government/Private Irulustrial 
Training Institutes who pass the National Trade 
Tests conducted by the National Council for 
Vocational T  raining.
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V

(b) The Government does not exercise any 
control over the functioning of non-affiliated 
institutes.

[English]
Requirment Of Opium For Medicinal 

use

5676.SHRI P.C.THOMAS:Will the (Minister 
of FINANCE be pleased to state:

(a) the requirement of opium for the medici
nal use in the country;

(b) the revenue earned annually from this 
trade;

(c) the quantum of opium exported to other 
countries during each of the last three years;

(d) whether the Govemment propose to al
low cultivation of cannabis on the same lines as 
the cultivation of opium; and

(e) if 80. the details thereof?

THE IWIINISTER OF STATE INTHEIWIINIS- 
TR Y  OF FINANCE (SHRI M.V. 
CHANDRASHEKARA MURTHY); (a) During 
1992-93, about 107 tonnes of opium was re
quired in the country for manufacture of opiate 
alkaloids, opium cake, powder ar>d for issue to 
State Goverrwnents for ttie registered addicts of 
opium. Another 143 tonnes of opium was re
quired for importing Codeine Phosphate and 
Narcotine B.P. against export of opium on barter 
basis.

(b)Total revenue receiptsfrom sale of opium 
arKi its alkaloids during last three years are as 
foNows:-

Year Revenue receipts (Rs. incrores)

1989-90 31.22

1990-91 53.02

1991-92 77.39

(c) The following quantities of opium were
exported during each of the last three years.

Year Quantity of raw opkjm exported 
(in Metric tonnes)

1969-90 539

1990-91 860

1990-91 617

(d)and(e). Cullivafionof Cannabispiantcan 
be permitted for medical or scientific purposes 
undertheNDPSAct, 1985. The power in this 
regard vests with ttie State Governments.

Evasion of Excise Duty

5677.SHRIRAjr4ATHSONKARSHASTRI: 
WiH the Minister of FINANCE be pleased to 
state:

(a) the rHjmber of cases of evasion of Excise 
duty detected by tfie Central E x c is e  depaitment 
during each of the last 12  months and how do the 
same compare with tfie preceding 36months;

(b) the amount of revenue involved in the
evasion andthe steps taken to recoverthesame;

(c) the number of Central Excise officials
found involvedinaklingand ĵetlingtheevasion 
of the duty arxl the action take against them; and

(d) the measures taken to prevent such 
cases in future?

THE MINISTER OF STATE IN THE MINIS-
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TRY O F FINANCE (M.V. 
CH ANDRASHEKAR A MURTH Y): (a) The In
formation is given in the statement attahced.

(b) Central Excise duty evasion of Rs.628.32 
crores (Approx.) was detected in tfie year 1992- 
93 as against Rs. 472.99 crores, Rs. 471.61 
crores and Rs. 562.64crores in the year 1989- 
90,1990-91 arxl 1991-92respectively. Action is

being taken under ttie provision of the Central 
Excises & Salt Act, 1944 and the rules made 
thereunder, forthe recovery of these amounts.

(c) Information is being collected and will be 
laid on the Table of the House.

(d) A strict vigil is maintained to detect 
evasion of excise duty.
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5678.SHRI MOHAN RAWALE: Will the 
Minister of TEXTILES be pleased to state;

(a) the details of the offfer made *by the 
National Textile Corportaion (NTC) to its work
ers underthe Voluntary Retirement Scheme;

(b) the response of the scheme in the various 
mills of the NTC State-wise; and

(c) the number of workers benefited unter 
this scheme in various mills of NTC so far?

THE MINISTER OF STATE OF THE MIN
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAM Y) (a); The following benefits have been 
offered to workers of N.T.C. mills under the 
Voluntry Retirement Scheme:-

(1) Ex-gratia payment equivalent to one and

1505 Written Answers CHAITRA29,
Voluntary Retirment Schemes In NTC
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a half month emoluments (pay D A/VDA and IR 
wherever admissible) for each completed year 
of sen/ice orthe monthly emoluments at tfie time 
of Voluntary Retirement multiplied by the re
maining rnonths of service before normal date 
of retirement, whichever is lower.

(ii) Gratuity as per payment of gratuity Act or 
the Gratuity Scheme, if any.

(iii) Balance of his provident Fund Account 
payable as per Employees Provident Fund Act 
and rules made thereunder; and

(iv) Cash equivalent of accumulated Earned 
leave/ privilege Leave as per the rules of the 
mills/office concerned.

(b) and (c) The details of number of employ
ees of NTC who have availed of Voluntary 
RetirmenI Scheme during 1992-93, State-wise, 
given in the statement attached.

S/. No. Name of the Subsidiary 1992-93(provl. Figures)
1. NTC(APKKM)LTD.

Andhra Pradesh * 793

Kamataka 604

Kerala -

Mahe (3 36

Total 1435

2. NTC(DPR)LTD.

Delhi 329

Panjab 192

Total 1735
3. NTC(GUJ)LTD

Gujarat 5365
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SI. No. Name of the Subsidiary 1992-93(provl. Figures)
4. NTC(MN),NTC(SM)& 13T.O.M.

Madharashta ' 6800

Total 6880

5. NTC(MP)LTD.

Madhya Pradesh 3685

Total 3f5fl5

6. NTC(TNP)LTD.

Tamilandu 83

Pondicherry 43

Total 126

7. NTC(UP)LTD.

Uttar Pradesh 4185

Total 4185

a NTC(WBABO)LTD.

West Bengal 1828

Assam 48

Bihar 311

Orissa 9

Total 2196

Grand Total 25107

[Translation]
Guidelines For Grant Of Loan To f 

Farmers
5679. SHRIARJUN SINGH YADAV: Will 

the Minister of FI NANCE be pleased to state:

(a) whether the Government have issued 
guidelines to the banks to follow liberal policy in 
providing loans to the small farmers; and

(b) if so, the details thereof?



THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND MINISTERY OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). The farmers all over the country are 
provided loans by public sector banks for the 
agricultural and allied activities undertaken t>y 
the them on their own or through any scheme 
framed by the Govememnt in this regard. The 
f inaruang of such activities by the credit institu
tions is a part of tfieir nomrial lending operatkMis 
on a continued t)asis. All Indian tianks, including 
public sector banks, are required to extend 
direct finance to Agriculture (including allied 
activities) to the extent of 18% of their total credit. 
Further, in terms of Reserve Bank of India 
guidelines, it has been stipulated that all loan 
applications upto a credit limit of Rs. 25,000 
within 8-9weeks.

A number of steps have been taken with a 
view toincreasefloy of credittofarmers particu
larly small and marginal farmers. The important 
onesare:-

1. The interest on loans upto Rs. 25,000/- 
IS kept low at 125 p.a. ^
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powers to the Rural Branch Managers so that 
majority of k>an applications are sanctioned at 
braru:h level itself.

[Englism
Insurance Cover for Persons Living 

Below Poverty Line

5680. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of FINANCE be 
pleased to state;

(a)wtiethertf>e Government areconsidering 
a proposal for insurance cover for all the iden
tified persons living below poverty line on prior
ity basis in selected areas during the Eighth Five 
Year Plan; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND MINISTER OFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED); (a) No, Sir.

(b) Does not arise.

2 Term loans upto Rs. 2 Lakhs are pro
vided at concessional rates.

Meeting Of Executive Directors Of the 
Association of SRTU.s

a In the case of crop loans availed of by 
small and marginal farmers interest charged is 
not to exceed the principal amount

5681. SHRI B. DEVARAJAN: Will the Min
ister of SURFACE TRANSPORT be pleased to 
state;

4. In the case of crop failure, amount due 
should be re-scheduled over a period of 3-5 
years and fresh loans should be given to farm
ers.

(a) whether a meet of Executive Directors of 
the Associatk>n of State Road Transport Under
takings (SRTUs) was held in New Delhi re
cently;

5. No third-party guarantee of collateral 
secunty is to be insisted upon for loans upto Rs. 
10.000.

6. There should be no compounding of 
interest on current dues in agricultural sector.

7. Delegation of appropriate sanctioning

(b) if so, the details regarding its recommen
dations; and

(c) the reaction of Government thereon?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER); (a) A rroelingof the Chair
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man and the Chief Executives of SRTU s was 
held in New Delhi on 19-20 March, 1993.

(b) and (c). The recommendations of the 
meeting are yet to be received.

Shipping industry

5682.SHRI BABU HARICHAURE: Willthe 
Ministerof SURFACE TRANSPORT be pleased 
to state:

(a) whether the Government have formu
lated a new policy for international cooperation 
in shipping industry dunng the recent past;

(b) if so. the details thereof; and

(c) the other steps being taken to revive 
country's shipping industry?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) No. Sir.

(b) Does notarise.

(c) The Government have taken the follow
ing steps to revive the Indian shipping industry: -

1. Automatic approval is now given for:

i) Acquisition of all categories of ships ex
cept crude tankers and OSVs, by Private 
Shipowning Companies.

ii) Acquisition of ship from an Indian ship
yard; and

iv) Acquisition for replacementtonnsige.

Shipping companies have been alktwed to 
retain sale proceeds of their ships abroad and 
utilise them for fresh acquisition.

3. Freedom to time charter out Indian ships 
to foreign shipping companies.

4. Quarterly Block Allocation Scheme for 
repair of ships has foreign exchange for ship 
repair/dry docking and sparesfor imported capi
tal goods without any value limit.

6. Freight charges on account of movement 
of fertilizer and petroleum products are now 
allowed to be paid in convertible currerx:y on par 
with other commodities.

Development Of National Highways

5683. SHRI PRAKASH V. PATIL: Willthe 
Ministerof SURFACETRANSPORTbepleased 
to state;

(a) the details fo the projects sent by the State 
Governments forthe development and inTprove- 
ment of Nati6nal Highways during the Eighth 
Plan period. State-wise; and

(b) the details of the projects approved so far 
by the Union Government State-wise?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLE R); (a) and (b) A statement is 
annexed.
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[Translation]

Uttar Pradesh State Road Transport 
Corporation

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Yes Sir.

APRIL 19,1993 Written Answers 1520

5684.SHRI SURENDRAPAL PATHAK: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the financial position of Uttar Pradesh 
State Road Transport Corporation during 1992- 
93:

(b) the total numberot buses inthe fleet of the 
Corporation and the number of busesout of them 
which are under repair or are not plying as on 
December31.1992;

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISHTYTLER): (a)and(b). Information is 
being collected and will be laid on the Table of 
the House.

(c) No. Sir.

(d) Does not arise in view of the answer to (c) 
above.

[English]
Problems Of SSIs

5685. SHRI M.V.V.S. MURTHY: Will the 
Minister of FINANCE be pleased to state:

(a) whetherthe Government have taken into 
consideration the problems of the small scale 
Industries (SSIs) in evolving the strategies for 
economic reforms;

(b) if so, the details thereof and the action 
taken by the Government in this regard; and

(c) if not. the reasons therefor?

(b) and (c). Small Scale Sector contributes 
substantially to the economy, particularly in 
terms of growth of output employement and 
exports. The primary aim of the economic 
reforms with regard to the Small Scale sector is 
to deregulate and debureaucraties the sector 
with a view to remove all fetter on its growth and 
export potential.

Service sub sector is a fast growing area and 
there is need to provide support to it in view of its 
recognised potentialforgeneratingempkjyment. 
Hence all industry related services and busi
ness enterprises with investment upto Rs. 5 lakh 
in fixed assets (excluding land and building), 
irrespective of their location, would be recog
nised as small scale industries.

Inadequate access to credit both short term 
and long term was a perennial problem facing 
thesmalf scale sector. Efforts have been made 
to ensure t>oth adequate flow of credit on a 
normative basis and quality of its delivery for 
viable operation of the SSI sector. To meet the 
credit needs of this sector small Industries 
Development Bank of India (SIDBI) has been 
established.

SIDBI will also render factoring services 
which will help SSI units in their problem of 
delayed payments. An ordinance was promul
gated on 23 September, 1992 making payment 
of interest obligatory on delayed payments to 
small scale and ancillary industrial undertak
ing. ithasbeenrepromulgatedinJanuary, 1993.

Steps have been taken to alleviate the credit 
txjttlenecks of this sector. The eligibility limit of 
projects underthe National Qquity Fund scheme 
has been doubled from Rs.5 lakh to Rs. 10 lakh. 
Single window loan scheme has also been 
enlarged to cover projects upto Rs. 20 lakh with
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To provide access to the capital market and 
the erx:ourage modemisation and technoktgical 
ugradation, it has been decided to allow equity 
participation by other industrial undertaking in 
the SSI, not excedding 24 percent of the total 
shareholding.

To facilitate location of industries in rural/ 
backward areas and to promote stronger link
ages between agriculture and industry, a new 
scheme of integratedinfrastructural Develop- 
ment (including Technological Back-up serv
ices) for small scale Industries will be irhple- 
mented with the active participation of state 
government and financial institution.

(Translation]
Unemployment

5686.SHRI RAJVEER SINGH: Will the 
Minister of LABOUR l>e pleased to state:

(a) the number of engineers, doctors, edu
cated and uneducated une^iployed persons 
registered at present in vahous Employment 
exchanges;

(b) the number of persons provided employ
ment during the last three years;

(c) whetherthe Govemment propose to pro
vide employment to the maximum number of 
unemployed persons; and

(d) if so, the details of the policy framed in this 
regard?

Category Number (in thousand)
(a)Ooctors (Graduates&

Post-Graduates) 31.7

(b) Engineers (Graduates &
Post-Graduates) 95.6

(c) Other Educated (Matric &
atK>ve) 20979.0

(d) Others (below Matric
and Illiterates) 13525.0

(b): The country during 1990,1991 and 1992 
was 2.65 lakhs, 2.53 lakhs and 2.39 lakhs re
spectively.

(c) and (d). Employment is a thrust area of 
the Eighth Five Year Plan. The Plan empha
sises the need for a high rate of economic 
growth, combined with faster growth of sector, 
sub-sectors and areas which have relatively 
high employment potential for enhancing the 
pace of employment generation. Geographi
cally and crop-wise diversidied agricultural 
growth, development ofwastelandsandforesry, 
development of rural non-farm sector and rural 
infrastructure faster growth of small and decen
tralised manufacturing and expansion of hous
ing, are the baic elements of the employment- 
oriented growth strategy envisaged in the plan.

Free Travelling FacilitiesTo Freedom 
Fighters In DTC Buses

5687. KUMARI VIMLA VERMA: Will the 
MinisterofSURFACETRANSPORTbe pleased 
to state:

THE MINISTER OF STATE OFTHE MIN
ISTRY OF l a b o u r  (P A. SANGMA): (a) The 
number of job-seekers, not all of whom are 
necessarily unemployed, who were on the live 
register of employment exchanges in the coun- 
try, educational category-wise, as on 31 -12- 
1990 (latest available)was as under:

(a) whether the freedom fighters have the 
facility to travel in inter-state buses of Delhi 
T ransport Corporation;

(b) if so, the details thereof;

(c) whether they have the facility to travel 
with their spouse as provided in Railways and in



(d) if not, the reasons therefor?
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otherStates;and (b)An amount of Rs. 153.96 crores was 

sandionedforthesebridgeworicsandtheannount 
spent so far is Rs. 98.61 crores.
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THE MINISTER OF STATE OF THE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) Yes.Sir.

(b) Free travel facility on all services of DTC 
including inter-State services has been pro
vided to all those freedom fighters, who are 
residing in Delhi and are drawing Swatantrata 
Sainik Samman Pension.

(c) No. Sir.

(d) The free travel facility has been extended 
to ttie freedom fighters as a token of ratitude that 
theNatkxiowestottiem. However, dueto finan
cial constraints, this facility has not t>een ex
tended to the spouses of freedom fighters.

[EngHstH
Cortstruction of Bridges In Assam

5668.SHRI PROBIN OEKA. Will the Minis
ter of SURFACE TRANSPORT be pleased to 
state:

(a) the numt>er and k>cations of bridges 
whk;h were to be constructed in Assam during 
the year 1992-93;

(b) tf)e amount sarKtk>ned for each of these 
projects and the amount spent so far; and

(c) the details of the projects completed and 
lying incomplete arKj the time by which the 
incomplete projects are likely to be completed?

THE MINISTER OF STATE OF THE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) 46 bridge work on 
National Highway Nos 31. 31-B, 36,37, 44, 
51,52.53 and 54 were under construction in 
Assam during 1992-93.

(c)Out of the 46 bridge works, ilbrkiges have 
t>eencompleledduring 1992-93. The remaining 
35 tmdges are at various stages of constructkMi 
arKi are targettedfor completkMi witfiin the next 
three years depending upon the availability of 
funds.

[Translatior̂
Expansion of Jute Industiy In Bihar

5689. SHRI MOHAMMED ALI ASHRAF 
FATMI: Will the Minister of TEXTILES be 
pleased to state;

(a) whether tfie Government propose to de- 
vek>p and expand jute irKkistry .in Bihar;

(b) if so, the details of the schemes f ormu- 
lated by the Govement in this regard; and

(c) the amount earmarked for this purpose 
during 1992-93? ti

THE MINISTER OF STATE OF THE MIN
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) to (c) Government is encouraging 
entrepreneurs to take up the manufacture of 
diversified jute t>ased products in various parts 
of the country. Several measures have been 
taken to prmots of financial, fiscal and markefing 
support and funding R&D activitiestodevek)p 
new range of divesified jute products smifod to 
consumer prefrerences. Funds are rwt ear
marked for this purpose on a State-wise or 
district-wise basis.

[Englism
Establishment Of Legal Frameworfc

5690. DR. LAXMINARAYANPANDEYA: 
win the Ministerof FINANCE be pleasedtostate;
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(a) whether the foreign investors have in

sisted to establish legal framework for the vari
ous trade, f i^ l ,  industrial policy changes: and

(b) if so, the details thereof?
\

THE MINISTER OF STATE IN THE MINIS- 
TRYOF FII^NCE AND IWIINISTER OFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED):(a) and (b) 
The Japanese side during the Indo-Japanese 
TradeTalks on September 30 and October 1,
1992 had specifically raised the Question of 
giving legal shape to the notifications issued 
under FERA related toeconomic liberalisation. 
They were informed that the liberalisedforeign 
investment regime had legal sanction in as 
much as it was done within the ambit of FERA. 
Since then. FER (Amendament) Act, 1993has 
also been passed, embodying these liberalisa
tion measures.

[Tran̂atiorU
Courts for Economic Offences

5691SHRIRAMDEW RAM: WUIthe Minis
ter of FINANCE be pleased tdstate:

(a) whether the proposed courts for eco
nomic offences have since been set up in the 
country:

(b) if so, the details thereof, and

(c) tfie numtierof cases pending with each 
of such courts. State wise?

THE MINISTER OF STATE INTHE MINIS- 
TR Y  OF FINANCE (SHRI 
M. V.CHANDRASEKAR MURTH Y): Informa
tion in respect of parts a to c of tf>e question has 
tobecoUectedfromdiffrent departments/minis
tries. who intum, have to collect the same from 
their sutx>rdinate offices andfieldformations. It 
is.thereofre. not possible to lay tfie information 
onttietatjIeoftfteHousebytheduedate. The

[English]
Tax Concessions On AdvaiK:e

5692. SHRI PARASRAM BHARDWAJ: Will 
tfieMinisterof FII^NCE bepleeisedtostate:

(a) wfiethertfie Gk>vemment fiave started a 
fresh exercise on tfie|X)SsftMlity of extending tfie 
tax concessions on advarv:e in order to fielp the 
public sector banks meeting the capital ad
equacy norms set by the Resen/e Bank of India;

(b) if so, the aims and obfectives thereof;
and

(c) the time by whwh the decision is likely 
to be taken in this regard?

THE MINISTER OF STATE IN THE MINIS- 
TR Y  OF FINANCE (SHRI 
M.V.CHANORASHEKARA MURTHY): (a) 
Under sectkjn 36 (1) (vita) (a) of the Income-tax 
Act, all scfieduled and non-scheduled banks, 
otfier than ttiose banks which are approved for 
purposes of section 36 (1) (villa) and banks 
incorporated outside India, are entitled to make 
aprovisnnforbadarKJdoublfuldeblsamounling 
to two percent, of theaggregateadvarx^s made 
by their rural brandies, which is eligible for 
deductk>n in computing their rural branches, 
which is eligiile for deductnn in computing tfieir 
total income. Having regard to the need for 
stepping up the provisioning by these banks, 
clause(10)oftheFinanceBill. 1993. seeks to 
raisethisKmitoftwopercenttofourpercent. In 
respect of tfieaggregate advances made by ttie 
rural branches. The proposed amendment will 
be effectivefrDm ttie assessment year 1994-95. 
No otfierproposalsare under conskJeratton.
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infomiation is being collected arxJ will laid on the
table of the House sfKMtly.

(b)and(c). In view of tfie reply to tfie above 
part, replies to tfiese parts of the question do not 
arise.
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Deposits in Nationalised Banks in 
Gujarat

The aggregate depositsandgross bank credit of 
nationalised banks in Gujarat during Marcii 
1991,1992 and September 1992 (latest avail
able) have been showing an increasing trend as 
may be soon from the table given below:

APRIL 19,1993 Written Answers 1528

5693. SH Rl CHHITUBH A! GAMIT; Will the 
Minister of FINANCE be pleased to state;

(a) whether the deposits generated by the 
nationalised banks in Gujarat during April-De- 
cember, 1992 have been higherthen the depos
its generated during the corresponding period of 
last year whereas the arruxint of loans advanced 
by these t>anks has been lower in comarison to 
the loans advanced in the previous year;

(b) if so. the details thereof;

(c) whetherthese banks hadfixedtf>e targets 
for providing loans to the small, medium and 
large industries and agricul-ture sector during 
this period;

(d) if so, whether these targets have since 
been achieved:and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINIS- 
TR YOF FINANCE AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENT AF
FAIRS (DR. ABBAR AHEMED): (a) and (b).

(Rs. incrores)
Deposits Credits

March 1991 8763 4448
•

March 1992 10269 4716

September 1992 10759 4964

(c) to (e). No State-wise targets are fixed by 
banks for loan distMjrsements or matinenacesof 
any prescribed credit-deposit ratio. However, a 
credit-deposit ratio of 60% in rural and semi- 
urban areas has to t)e achieved for the bank as 
a whole on All India basis. Further, in terms of 
Reserve Bank of India’s guidelines to all Inidan 
Banks, irK:luding public sector banks they are 
requiredtoextend at least 18% of theirtotal credit 
for direct agrciculture finance. In the case of 
small, medium and large industries no such 
target has been stipulated t>y RBI. However, total 
advances in the State of Gujarat and the out
standing amount extended to priority sector, 
agriculture, small scale industires and SErvice 
as on June 1992 are as under:

As on Total
Advance

Total 
Advances to 
prioritysector

Advances to 
Agriculture

Small Scale 
Industries

Srvice

June 1992 8807 3475 1650 1350 475

[Englisti]
Loan Provided By Public Sector Banks 

In Uttar Pradesh

5694.MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURi: Will the Minister of 
FINANCE be please to state:

(a) whether the public sector banks have 
been directed to extend more credit tor the 
devekjpment of backward areas,hill regions and 
no industry areas;

(b) if so, the details thereof; and

(c) ttie deposits made/loan disljursed by the
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public sector banks in the hilly region of Gartiwal 
(U>P) during each of the last three years?

THE MINISTER OF STATE IN THE I^INIS- 
TRYOF f in a n c e  a n d  MINISTER OFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
a f f a ir s  (DR. ADRAR AHMED):(a) and (b) 
will public sector banks are under instructions 
of Reserve Bank of India toextendatleast40% 
of theirtotal advances to priority sector. They 
are also required toextend atleast 10% of their 
total advances to the weaker sections. RBI’s 
guidelines also stipulate to achieve a credit- 
deposit ration of 60% in respect of their rural and 
semi-urban branches separately on all India 
basis. Thoughitisnotnecessarytoachievethis

ratio separately, branch-wise, district-wise or 
region-wise, tfie banks shouM ensure that wkJe 
regional disparities amongst various states in 
credit deployment is redubed and steps are 
t8U<en to increase the flew of credit to all produc
tive and identified viable pro|x>sals in different 
areas.

(c) The date reporting system does not 
generate region-wise information regarding the 
deposits made/loan disbursed by the public 
sectorbanks. However, theamount of deposits 
arKj outstandingcredit in respect of all commer
cial banks in the various hill districts namely 
almora, Chamoli, Garhwal, pithoragarh, Tehri 
Garhwal, Uttar Kashi and Nainital as at the end 
of March 1990,1991 and1992are given bek>w:-
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Payment Of Bank Dues By Small scale 

Sic Units

5695. SHRI RAMA KRISHNA 
KONATHAl^:WiHthe Minister of FINANCE be 

* pleasedtostate:

(a) whetherthe Reserve Bank of India has 
identified foty ttx>usand Small Scale Sick Units 
fornorvpayment of t>£uik dues;

(b) if so, the numberthereof. State-wise; arxJ

(c) the steps proposed to be taken to reduce 
the dues of these units?

THE MINISTER OF STATE IN THE MINIS- 
TRYOFRNANCE AND MINISTEROFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b) 
The Reserve Bank of India (RBI) has reported 
that there were 2,21,472sick units as at the end 
of March, 1991 (Latest available) with an out
standing bank credit of Rs. 2792.04 crores. 
State-wise poistion of sick SSl units as at the 
endofMarch,m1991 (latest available) is given 
in the statement attached

(c) RBI has reported that the potentially 
viable units identified, rehabilitation packages 
are sanctioned and the units are put under 
nursing programmes on a case to case basis.

STATEMENT

State/Union Tenitory Total no. of bick SSI industrial Units
Assam 4892

Meghalaya 66

Mizoram -

Bihar 5171

Arunachal Pradesh 10

West Bengal 30748

Nagaland 47

Manipur 2278

Orissa 7443

Sikkim 75

Tripura 605

A & N Islands 22

Uttar Pradesh 27477
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State/Union Territory Totalno. ofbickSSI industrial Units
Delhi 4364

Punjab 5?fiR

Haryana Z720
Cheindigaiti 305
J&K 848

Himachal Pradesh 720

Rajasthan 12196

Gujarat 6240

Maharashtra 20332

Daman & Diu 10

Goa 1148

D&NHaveli 1148

Madhya Pradesh 17146

Andhra Pradesh 29487

Karnataka 12858

Karnataka -

Lakshadweep 10757

Tamil Nadu 17973

Kerala 179

Podicherry -

Total 221472
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Export Achievements Of Pharmaceuti

cals

5696. SHRI NANDI YELLAIAH: Will the 
Minister of COMMERCE be pleased to state:

(a) the targetsfixedandachievements made 
' in exports of bulk drugs and pharmaceuticals

during each of the Icist three years;

(b) whether the targets have not been 
achieved so fan

(c) if so, the reasons therefor;

(d) the names of top 10 companies/firms

engaged in exports of drugs and pharmaceuti
cals;

(e) the quantitites of top 10 prcxiucts exported 
by them during each of the last three years, 
productwise;and

(f) the action taken by the Government in 
view of part (b) above?

THE MINISTER OF COMMERCE (SHRI 
PRAN AB MUKHERJEE): (a) The targets and 
achievements in respect of export of drugs and 
pharaceuticals fro the last three years are as 
unden-

(Rs. in million) Estimated

1969-90 1990-91 1991-92 Apr92-Feb93

Target Export Target Export Target Export Target Export
7,250 6,647 10,500 7,848 11,426 12,811 16.997 12,079

(b)Yes, Sir.

(c) The probable reasons could be:-

(i) Recentlyforthe last two years, Russian 
exports have come down due to changes in the 
ecorK>mk:situatk>n/reorganisation of erstwhile 
U.S.S.R.;

(ii) sevare competition in international mar
tlet from China, Taiwan, etc.

(iii) Withdrawl of GSP benefits by USA.

(iv) Strict registration fromalities in USA

and other countries.

(d) Details are given in the Annexure I at 
overleaf/

(e) A statemtn giving 12 top products ex
ported during the last three financial years in 
attached.

(f) The liberalisation measures taken over 
the past several months, devaluation and the 
announcement of unfied exchange rate, have 
encouraged all exports including drugs and 
pharmaccuticals.
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Scindia Steam Navigation Company 
Umited

1545 Written Answers CHAITRA29,

5697 SHRISANAT KUMAR MANDAL; Will 
the Minister of FI NANCE be pleased to state;

(a) the total accumulated loss sustained by 
the Scindia Steam Navigation Company Lim
ited, and its outstanding loan and interest liability 
as on date;

(b) if so. the efforts made by the Government 
to revive the sicl< company;

(c) whetherany proposal has been received 
from the Goverment of West Bengal in this 
regard;

(d) if so, the details thereof; and

(e) the reaction of the Government thereto?

THEMINISTEROFSTATEINTHEMINIS- 
TR YOF FINANCE AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR.ABBAR AHMED): (a) the 
accumalated loss sustained by M/s. Scindia 
Steam Navigation Company Limited (SSNCL) 
and its outstanding loan and interest liability to 
the erstwhile shipping Development Fund Com
mittee (SDFC), as on 31.3.1992, are as follows

(Rs. in crores)

(i) aggregate accumulated losss 
as on 31.3.1992 as per latest
audited Balance-sheet 163.06

(ii)Principal loan outstanding as 
on 31.3.1992to erstwhile SDFC
(now Government of INdia) 119.63

(iii) Interest outstanding as on 
31.12.1992 to erstwhile SDFC 
(now Government of India) 57.31

(b) Bids were invited forthe management
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take-over of M/s, SSNCL. These have, how
ever, not resulted inamanagement take-over of 
SSNCL.

(c) to (e). No, Sir. However, the Government 
of West Bengal had requested to examine the 
suggestion to merge SSNCL with the Shipping 
Coiporation of India (SCI). SCI did not, however, 
make any offer in response to the public notice 
issued in connection with the meuiagement take
over of SSNCL.

[Translation]
Regularisation of Casual l^tx>ur

5698. SHRI HARIKEWAL PRASAD 
SHRIKASHIRAMRANA

Will the Minister of Labour be pleased to 
state;

(a) the prescribed period for regularising 
casual laour in the Ministeries/Departments;

(b) whether all the Ministries/Departments 
are following the said rules; and

(c) if not, the steps taken by the Government 
in this regard?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF LABOUR (SHRI P.A.SANGMA): (a) 
to (c). The following guidelines have t)een laid 
down for regularisation of casual labour in vari
ous Ministries/Departments;

(a) Railways 2 years

(b) Department of posts. 1 year
Department of Telecommuications 
and Department of Defence

(c) Another Ministries 
Departments/office 6 months

All the Ministeries/Departments have been 
advised to observe these gidelines strictly.



1547 Written Answers
[£ng«s/i]

APRIL 19.1993 Written Answers 1548
(b) if so, the details thereof?

Smuggling of Goods

5699. SHRI Y. YAIMA SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government are aware tfiat 
there has been a regularsmuggling in and out of 
the country of goods worth of lakhs of rupees 
through Moreh in Manipurnear Myanmar;

(b) wtiether the Government propose to erv 
txxjrageregtriarisation octree trade between the 
two countries; arxJ

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINIS- 
TR Y  O F FINANCE (SHRI M.V. 
CHANDRASHEKARAMURTHY): (a) Yes. Sir. 
Govemment is aware of the smuggling of goods 
on Indo-Burma border. Ho«vever, available re
ports do not indicate such smuggling being 
carried out through Moreh in Manipur.

(b) and (c). Govemment of Inida has pro
posed a draft Border T  rade Agreement to the 
Govemment of Myanmar wtvch wouldformal- 
ise procedures for overland trade between the 
two countries while simultaneously permitting 
the exchange of locally produced goods by 
people living alor>g with sides of the border.

Guidelines for Public Sector Banks

5700. SHRI PRAFUL PATEL; 
SHRISUDHIRGIRI:

Will the Minsiter of FINANCE be pleased to

(a) wtiether instarK:es of gross irregularities 
by some of the public sector banks in the matter 
of payment of advances and appointment of 
auditors have come to the notice of the Govem
ment during the last one year;

(c) whether the Reserve Bank of Inida has 
issued show cause notices to such banks as 
reported in the'EoonomKTimes'dated January 
7.1993;

(d) if so, the details thereof and the reaction 
of such t>aks thereon; and

(e) the steps taken by the Govenrment to 
ensure that RBI guklelines are strictly followed 
by each bank?

THE MINISTER OF STATE IN THE MINIS- 
TRYOFRNANCEANDMINISTEROFSTATE 
N THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) to (e). 
Reserve Bank of Inkla (RBI) has reported that it 
had conducted scrutiny of certain advances 
granted by Central Bank of Inida arxlobserved 
that f inarKial assistance was extended by the 
bankto various txMTDwers without observing tfie 
set rK>rms of prudent banking. A special audit 
report of such accounts was sent by tfte RBI to 
the bank to be placed before its Board and to 
inform RBI of the actk>n proposed by the bank. 
A notice under section 47(1) (B) read with 
section 46(4) of b.R. Act, 1949was issued by 
RBI for non-compliances with RBI's instruc
tions. The bank has since complied with the 
RBI’s advk;e.

RBI also directed Bank of India in Septem
ber 1992 to carry out a special management 
audit by a partKular firm of Chartered Account
ants. Latter, in view of the delay. RBI issued a 
show-caouse notice to Bank of Inkja in Decem- 
berl992 for non-compliances with its advk;e. 
Bank of India, subsequently explained the rea
sons for whcih the audit work coukl not be 
entrusted to the firm recommerwjedby RBI and 
later in consultatkMi with RBI entrustedttie work 
of mangement audit of the t>ank to another firm 
of auditors.

As regards, appointment of auditors, the RBI 
has reported that selection for appointment as
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statutory Central Auditors of Public sector banks 
is made by it and the banks have no discretion 
in this regard. There is therefore, noquestion of 
irregularities on the part of the banks in this 
regard. The appointment of auditoisforbrauiches 
is made out of a panel of firms indicated by the 
RBI to the banks. The RBI has not received any 
complaint of irregularity on the part of the banks 
in this regard.

[Translation]
Interest Charged by Allahabad Bank

5701. SHRI LAKSHMI NARAIN MAN! 
TRIPATHI: Wilt the Minister of FINANCE be 
pleased to state:

(a) whethertfie rateof interest beingcharged 
t>y the natk>nalised banks in the country is fixed 
on the basis of the directives issued by the 
Reserve Bank of Inida and if so, the existing 
rates of interest, bank-wise;

(b) whetherthe rate of interest on the Ians to 
agriculture, industries, small scale industries 
and cottage industries sectors varies sector- 
wise and it increase/decreales with the amount 
of loan and if so, the details thereof;

(c) the interest and the additional surcharge 
being charged from various industires by the

(d) wfiether it is as per the guklelines of the 
Reserve Bank of India; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(e). The structureof lending rates is determined 
by Reserve Bank of India (RBI) taking into 
account a numt)er of factors like the growth rate 
of the economy arwd its sub-sectors, the rate of 
inflation, the pace of monetary expansion, thd 
cost of raising resources by banks, the profit
ability of t>anks etc. Keeping in view the at>ove 
factors, RBI reviews tfie lending rate structure 
from time to time. All banks including Allahabad 
Bank are required to f loow various guidelines 
issued by RBI in this regard from time to time.

With a view to rationalising the lending rate 
structure of scheduled commercial banks, ef
fective from 22.9.90, the sector specific, are 
specifk: and prupose specific interest rates are 
withdrawn and a single criteria i.e. size of the 
loan has been prescribed, for determining the 
rate of interest. However. SSI, agriculture and 
transport operators owning upto two vehicles 
enjoy corx:essk>nal rateof interest on term k>ans 
over Rs.25000/-. The present rates of interests 
are given below:
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branches of Allahabad Bank;

Size of limit Rate of interest (% per annum)
1. Upto and inclusive of Rs.25000/- 12.0

2. Over Rs.25000/-and upto Rs.2 lakhs 16.5

a Over Rs.2 lakhs 17.0
(minimum)

Term loans to agriculture, SSI and transport operators owning upto two vehk:les.

Over Rs.25000/- and upto Rs^ lakhs 15.0

Over Rs.2 lakhs 15.0
(minimum)
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policy for professionals; and

Profit of Foreign Banks VIs-a-VIs 
Public Sector Banks

5702. SHRI SHANKERSINH 
VAGHELA:

SHRI ATAL BIHARI 
VAJPAYEE:

Will the Minister of FIN ANCE be pleased to 
state:

(a) whether the net profit of banks operating 
in India is more than the net profit of public sector 
banks during the year 1991 -92and 1992-93;

(b) if so, the details thereof andthe reasons 
therefor; and

(c) the remedial measures taken by the 
Govemment in this regard?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). The perfomnance and profitat)lility of foreign 
banks in India-vis-a-vis public sector banks is 
not comparable because thebranches of foreign 
banks are located in metropolitan cities and port 
towns whereas the branches of public sector 
banks are spread all overthe country irx:luding 
semi-urban and rural areas. The need for 
strenghening the financial position of ttie banks 
has been recognised and a phase of consolida
tion has been set in proces. The banks have been 
advised to prepare action plans to improve their 
performarK:e.

Premiums on Indemnity Policy for 
Professionals

5703. SHRI GURUDAS KAMAT; Will the 
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Insurance Com
panies have hiked their premium on indemnity

(b) if so, the details thereof?

THE MINISTER OPSTATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLI.AMEN- 
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). The information is being collected and 
will be laid on the Table of the House.

Foreign Exchange Deal

5704. SHRI M ANORANJAN 
BHAKTA:

SHRI G EO R G E
FERNANDES:

Will the Minister of FINANCE be pleased to 
state:

(a) whetherfhe Reserve Bank of Inida pro
pose to tranact all ttie foreign exchange deals at 
the prevailing market rate emerging from sup- 
ply-demand position;

(b) if so, whether US dollar shall remain tfie 
interventk>n currency of RBI; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Under the unified exchange rate arrangement 
effective from 1 st March, 1993, all transactions 
in foreign exchange by the RBI are effected at its 
exchange rate, which is based on the prevailing 
market rate. The RBI’s exchange rate is cak;u- 
lated with reference to the prevailing market rate 
within a margin of 5 percent on eitfier side of such 
market rate.

(b) and (c). The RBI expresses itsexchange 
rate in terms of the US dollar. It buys spot US 
dollar at itsexchange rateand woukj notordinar- 
ilybuy spot orforward any Other currency. It sells
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spot US dollar at its exchange rate for sue 
pruposes as are approved by the Central Gov
ernment. In this sense, the US dollar Is the 
Intervention currency.

Cotton Corporation of India

5705. SHRI M.R. JANARTHANAN 
KADAMBURiWilltheMinisterofTEXTILESbe 
pleased to state:

(a) the profit earned by the Cotton Corportion 
of India during the year 1992-93;

(b) the manner in which the profit is pro
posed to be utilised; the cotton growers; and

(c) whether there is any scheme to utilise it 
for the welfare of the cotton growers; and

(d) if so, the details thereto?

THE MINISTER OF STATE OF THE 
MINISTERYOFTEXTILES(SHRIGVENKAT 
SWAM Y): (a) The profit of the Corporation for 
the year 1992-93 has been provisionally esti
mated at Rs. 15 crores.

(b) The Corporation would utilise the likely 
prof its during 1992-93for strenghening Its work
ing capital and continuing various schemes 
already being implementedfor welfare of cotton 
growrs.

(c) and (d). The Corporation has been im
plementing folknwing schemes for the t>enef it of 
cotton growers:

(I) Production and distribution of quality

The Corporation has also undertaken 
pilot project for distribution of pesticides and 
insecticides on experimental basis in Punjab 
and Haryana.

(iii) Carp Surveillance Survey
In collaboration with State Agencies, tf«e 

Corporation had undertaken intensified corp 
surveillance survey in Punjab, Haryana, 
Rajasthan, Gujarat, Karnataka and Andhra 
Pradesh.

Recognisation of Tea as Environmerv 
tal Friendly Crop

5706. SHRI YASWANTRAO PATIL: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whetherthe Union Govenrment have 
received any request from the Tea Board to 
recognise Tea as an “Environmental Friendly 
Crop” in order to get additional land for expan
sion and is to speed up the present slow rate of 
replantatkxi;

(b) if so, the details thereof; and

(c) the action taken by the Govenrment 
thereon so far?

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) As very little land is available for expan
sion of tea cultiavation in the traditional tea 
growing areas, Tea Board has suggested that 
planting of tea may be alowed in the degraded 
forest larKi available within the grant area of the 
existing tea estates as also in their periphery.

The Corporation has already implemented 
the schemes for production and distribution of 
genetnally pure cottonseeds for the benefit of 
cotton growers in state of Karnataka and Gujarat.

(c) The proposal has not been favoured 
because the plantation crops like tea etc. whk:h 
have a commercial advantage, cqjjld be culti
vated on non-forest land thereby ensuring gen
eral environmental stat>ility and maintenance of
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Landless Agricultural Labour (a) A statement is attached.

^707. DR. AMRITLAL KALIDAS PATEL: 
Will the Minister of LABOUR t)epleasedto state:

(a) the number of landless agricultural 
labourers in the country at prsent. State-wise: ‘

(b) the steps taken and are t>eing taken to 
amelirorate their conditk>ns; arxJ

(c) the details of results achieved so far in 
this regard?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF LABOUR (SHRI P.A. SANGMA);

(b) and (c). The Govemment have taken 
several steps to ameliorate the conditions of 
landlessagrk:ultural labour. These include the 
improvement of infrastructural facilities for di
versification into non-farm activities, increas
ing employment opportunitiesthrough schemes 
like Integrated Rural Devek>pment Programme 
(IRDP), Jawahar Rozgar Yojna, Development 
ofWomentndChiMienin Rural Areas (DWCRA) 
etc. and better implentation of existing Welfare 
Legislations includes Minimum Wages Act, 
Contract Labour (R&A) Act, 1970, Inter-State 
Migrant Workmen’s Act, Equal Remuneratkxis 
Act, Worlonen’s Compensation Act. etc.

STATEMENT

SI.No. StaleU.T. No. of Agricultural 
LatXMjrBrs(1991 Census)

1. India 74.649217

Z Andhra Pradesh 11.573.566

a Assam 911,366

4. Bihar 9,544,444

5i Gujarat 3242.069

e Haryana 095,957

7. Himadial PrsKJesh 60,886

a Jammu & Kashmir -

9. Karnataka 4,957,496

10. Kerala 2.103,395

11. Madhya Pradesh 5,863,961

1Z Maharashtra 8,311,402

•' ia Manipur 63350
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SI.No. Stale/U.T. No. of Agricultural 
L̂)ourers(1991 Census)

14. Meghalaya 95,895

15. Nagland 23,889

16. Orissa ^973,4§5

17. Punjab 1.406,953

ia Rcqasttian 1,404,387

19. Sikkim 13,280

20. Tamilnadu •7,846,190

21. Tripura 1,86,671

22. Uttar Pradesh 7.952,047

23. West Bengal 5,037,075

24. A&N Islands 4,867

25. Amnachal Pradesh, 4 19,074

26. Chancfgath 1,564

27. O&NHaveli 6,424

2a Delhi 25,526

29. Goa 35,162

30. Daman & Diu
•

1,174

31. Lakshwadweep •

32. Mizoreun 10,835

33. PoTKlichery 76,837

Note: Accoidingto Census 1991 Agricultural Labourers meansaperson who works on another 
person'slandfor wages in money, kind or sliare. He has no risk in cultivation arxJ has no rigtit of whose 
or contract on land on which he or she works.



1569 Written Answers
Loan to Handicapped

APRIL 19.1993 Written Answers 1560
limit of rs. 6,500/- eligible uderthe DRI Scheme.

5708. SHRISUDHIR GIRI: Will the Minister 
of FINANCE be pleased to state:

(a) whether the Govenrment propose to 
liberalise the existing rules regarding credit 
availability to handicapped persons from the 
nationlised banks; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). Banks provide loans to all eligible 
persons including the handicapped persons 
under various Govemmentsponsored schemes 
such as Self Employment Scheme for Edu
cated Unemptoyment Youth (gEEUY), Scheme 
of Urt>an Micro Enter( roses, (SUME), differen
tial Rate of Interest (DRI) scheme etc. as perthe 
creteris laid down underthiese schemes. Under 
DRI scheme banks had been in the past extend
ing financial assistance to handicapped per
sons for purchase of artificial limbs, hearing 
aids, wfieeled chairs, etc. subjecttoa maximum 
of Rs. 2.500/- per borrowee provide that such 
assistance is given alongwith advances for 
productive activities and self employment ven
tures and all other requirements of DRI Scheme 
are fulfiled. Banks were required to grant the 
above assistance within the overall ceiling of 
Rs. 6,500/-fixed underthe scheme forindividual 
beneficiary, as a measure of furtherconcession.

Reserve Bank of India in consul'.tation with 
thegovemmentadvisedthebanksinApril. 1991 
that against the limit of lost asssistance of rs. 
2,500/- banks may assist the handicapped for 
acquiring sids, appliances and equipm.ents 
(needed especially by students for pursuing 
studies and vocational training, eg., braille type 
writers for the blind) to the extent of their s^ual 
costs but not exceeding Rs. 5,000/- underthe 
Differential Rate of Interest Scheme. This as
sistance is independent of the productive loan

India trade Delegation to Myanmar

5709 SHRI SHARAD DIGHE : Will the 
Minister of COMMERCE be pleased to state: (a) 
whether any Indian Trade delegation compris
ing both officials and businessmen visited 
Myanmar on March 10,1993;

(b) if so, the progress npade b y the delega
tion to restore trade with that country;

(c) the trade deficit with Myanmar in 1991 - 
92 and 1992-93;

(d) the steps proposed to be taken by the 
Govemmentto bridge the gap?

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir.

(b) Does not arise since trade exists with 
Myanmar.

(c) The trade deficit with Myanmar during
1991-92was USS 47 million and during 1992-93 
(april-december), it was US$ 60 million.

(d) A number of steps are envisaged which 
include diversifying & expanding bilateral trade 
through greater participation in the trade fairs in 
each others countries, encouraging more ex
change of business delegations, f acilitatig over
land trade between the two countries, exploring 
areas for counter trade, etc.

Apprehension of smugglers

5710 SHRI K.D.SULTANPURI: Will the 
Mlnisterof FINANCE be pleased to state:

(a) number of raids conducted during the
last one year to appreharvj smugglers and those
engaged in the trade of narcotic drugs. State- 
wise; and

(b) value of material seized in these raids?
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THE MINISTER OF STATE IN THE MIN
ISTRY O F FINANCE (SHRI 
M. V.CHANDRASHEKARA MURTH Y): (a) and
(b). Information is being collected and will t>e laid 
on the Table of the House.

pref fences indicated by the banks sutiject to the 
condition that they attained the revised capital 
adequacy norms and prudential accounting 
standards.
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STATEMENT

[Transtatiori\
Public Sector Banks in West Bengal

5711 SHRI BIRSINGH MAHATO: Will the 
Minister of FINANCE be pleased to state:

(a) the numt)er of public sector banks func
tioning at [resent in West Bengal, District-wise;

(b)whetherthe government proposetoopen 
more brarK:hes of the above banks in the State 
during the current year;

The District wise branches of Public 
Sector Banks Functioning in West Bengal As 
on 30th September, 1992(Latest A vailable)

(c)if so, the locations thereof, District-wise;
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE If̂  THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABBAR AHMED): (a) 
The number of branches of the public sector 
banks as on30.9.1992(latest available) in West 
Bengal, district-wise is given in statement.

(b) to (d). As per the present Branch Licens
ing Policy, the Schedule Commercial Banks 
have the discretion to open branches in rural 
centres f or wtiich the banks have to discretion to 
open branches in rural centres for which the 
banks have toforward their applications through 
Directorarte of Institutional Finance of the con
cerned State Government. Regarding semi- 
u>t>ancentre, noquotafor any State as such has 
been fixed. Regarding opening of branches at 
uit>an/metropolitan/t>orttowncentres. RBI have 
allotted to the banks localities on the basis of the 
**stkientifiedby the working Groups constituted 
for the purpose and also on the basis of order of

Districts No. of Branch
1. Bankura 95

Z Burduran 287

3. Bifbhum 106

4. Calcutta 821

5. Caijeeling 69

6. Howrah 164

7. Hooghly 207

a Jalpaiguri 93

9. CoochBehar 63

10. Malda 86

11. Mainapore 393

12. Murshidabad 154

13. Nadia 114

14. North Parganas 286

IS.Purulia 82

16. South Paragenas 167

17.WestDinapur 82
GrandTotal 3271
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mendations have been made.

Road Tansport Corporations Act, 1950

5712. SHRIBOLLA BULLIRAMAIAH: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government propose to 
amend RoadTransport Corporation Act, 1950;

(b) if so, the details thereof; and

(c) the time by which it is likely to t>e done?

THE MINISTER OF STATE OF THE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) to (c) Yes, Sir. The 
Central Govemment had constituted a Commit
tee headed by Joint Secretary (T ransport) com
prising chief Executives of a few selected State 
Transport Undertakings and Transport Secre
taries and representatives from Ministry of Fi
nance. Planning Commission and Ministry of 
Law and J ustk:e to review and suggest amend
ments to the Road Transport corporatk>n Act. 
1950. The Committee has sirwe finalised its 
report and the same has been circulated to the 
State Govemments for their comments. The 
ms^ramerxlments recommendedby tfieConrv 
mittee are given in the Statement attached.

No time limit can be indicatedforthe amend
ments to the Road Transport Corporation Act, 
1950. at this stage.

STATEMENT
\

The main recommedation are>

(a) The composition of the Board of Direc
tors of SRTCs should tie more broad based and 
should include professionals as well as repre
sentatives of the commuters;

(b) There should be more functional au
tonomy to the State Road Transport Undertak
ings and with this in view a numbered recom-

(c) Provision shall tie made forthe repre- 
sentatkxi of share fx)lders on the Board wfiereas 
Corporation raises its capital under Section 
23(3). However, the ceiling of maximum 17 
Directors will nto be applicable in such a case, 
Regard. (Section 5(3).

(d) To ensure active participation and at
tendance of the Directors, “if he absents from 3 
consecutive meetings of the Board of Directors 
offrom all the meetings of Boardforacontinuous 
period of 9 months, whichever is kxiger, he shall 
cease to be a nominee/Director.” (Section 6(2);

(e) Interval between two Board meetings 
shall not be more than four months, (section 
11(1).

(f)Boardcandelegatesuchofpowersand -y 
duties as it may think fit. subject to such condi
tions and limitations as may be specified in the 
resolutk>ns to Committees of Directors or Mein- 
aging Director (Section 12(1)(b)>;

(g) A new clause (v) to sut>-sectk>n (3) of 
Section 19 may t>e added that provisk>ns of 
Section 19 (3) shall not apply in case of sennces 
rertdered to other State RoadTransport Under
takings;

(h) Section 20 may be omitted in view of 
modifKatkHiscarriedoutinM.V. Act, 1988;

(i) The Corporation shall act on t>usiness 
principles in such a manner as to ensure a 
minimum rate of return of 3% on the capital 
invested. (Section 22).

(I) Approval of Central Gkjvemment for rais- 
ingcapitalisrwtconskierednecessary. HerKe 
tfiewords'withthepreviousapprovalofCenlral
Government’ be deleted in Sectkm 23 (2A);

(k)Secllon34istobeamerwJedsoasiogive 
greater autonomy to the corporatkxi in its func
tioning.



(I) Section 32 to be amended to make a 
provision to the effect that if a Corporation fore
cast of a net surplus, the budget for the next 
financial yearshall be submitted to State Gov- 
emmentforinformation only whereas in case of 
a net defieit or breakeven is forecasted prior 
approval of State Government would be re
quired.

Merger Of Raja Mills

1565 Written Answers CHAITRA29,

(c) and (d). As on 31.12.1992, there were 
1091 employees, (including workers) in Mysore 
Spg. & Mfg. Mills. Most of them could be ab- 
soitied consequent upon restructuring/merger. 
Purplus workforce, if any, would t>e offered 
benefits under Vouluntary Retirement Scheme.

(e) Yes, Sir.

1915(SAKA) Written Answers 156§
excess capacity in spinning preparatory.

5713.SHRI G. MADEGOWDA: Will the 
Minister of TEXT! LES be pleased to state:

(a) wehther the Mysore Spinning and Manu
facturing Mills (Raja Mills) is proposed to be 
merged with the Minerva Mills, Bangalore;

(b) if so. the details thereof;

(c) the number of employees workir>g in 
Mysore Spg. & Mfg. Mills;

(d) wheter all the employees are proposed 
to be absort>ed in the merged unit?

(d) whether the Governemnt propose to 
modernise and expand Minerva Mills afterthe 
merger,

(f) if so. the estimated cost forthe proposed 
modernisation and expansion programme, and

(g) the amount estimated to be accfued from 
the sale of lands of Mysore Spg. & Mfg. Mills?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY):(a)Yes.Sir.

(b) Mysore Spg. & Mfg. Mill is a heavily 
losing mill with an accumulated loss of Rs. 38.89 
croresason31.3.1992. There wasaseriousfire 
accident in the mill in Jannuary, 1990 which 
destroyed the spinning preparatory and ring 
frames. As the revival of the mill woukJ require 
a large investment, it was decided to merge tis 
unit with Minerva Mills, where there is ome

(f) As per the Corporete Plan to be imple
mented during the 8th Plan period, a cum of Rs.n 
12.50 crores has been provided for modernisa
tion of the resultant unit i.e. Minerva Mills.

(g) Current vpiluatk: of land value of Mysror 
spinning & Mfg. Mills has not been done.

P’ranslation}
Revival Of Sick SSI Units in UP

5714. SHRI SAN TOSH KUMAR 
GANGWAR: Will the Minister of FINANCE be 
pleased to state;

(a) the number of sick units in small scale 
sector revived in Uttar Pradesh during the last 
three years;

(b) the amount of k>ans/grants sacntioned 
for these units during the above period; and

(c) the numtier of units proposed to be 
revived during the next year?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS OR. ABRAR AHMED): (a) 
and (b) The Reserve Bank of India (RBI) has 
reported that they don not compile data on 
revival of sick SSI units. However, as attfie end 
of March, 1991 (latest available)Rs. 230.94 
crores of bank credit was outstanding against 
27.477sickSSIunitsinUttarPradesh. Ofthese. 
326 units with Rs. 33.78crores of outstanding
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bank credit were identified as potentially vieible 
and249out of these with outstanding bank credit 
of Rs. 27.98crores were put under nursing.

(c) The revival of the units is considered 
based on the techno-economic viability of the 
unit, which is determined on a case to case 
basis.

[English]
Investment By Rnancial Institutions

5715.SHRI KODIKKUNNILSURESH: Will 
the Minister FINANCE k>e p>ieased to state:

(a) the total investment made by the various 
finarKifil institutions fortf)egrowth of industries 
in thecountry during ttie last three years. State- 
wise:

(b) whetherthe investment made in Kerada 
was less in comparison to other States;

(c) if so, whether the Union Govemment

have directed the financial institutions such as 
Industrial Credit and Investmnet Corporation of 
India (ICICI) IDBI, IFCI to invest more funds in 
Kerala; and

(d) if so,the details thereof?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED); (a) 
The State-wise assistance sanctioned and dis- 
txjrsed by the various financial institutions dur- 
ingtheyears 1989-90,1990-91 and 1991-92 
(April-March) are given in the Statement at
tached.

•(b) to (d): The assistance provided by vari
ous financial institutions to Kerala has increased 
from Rs. 231.80croresduring 1989-90to Rs. 
283.10crofesduring 1990-91 andfurthertoRs. 
356.20 crores during 1991-92. The share of 
assistance to Kerala vis-a-vis the All India total 
Assistarwe has remained at virtually the same 
level at 1.7%.
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[Translation]

Widening Of Roads In M.P.

THEMINISTEROFSTATEOFTHEMIN- 
ISTRY OF SURFACE TRANSPORT <SHRI 
JAGDISH TYTLER): (a) Yes. Sir.

APRIL 19,1993 Written Answers 1500

5716. SHRIBHAWANILAL VERMA: Will 
theMinister of SURFACE TRANSPORT be 
pleased to state;

(a)whethertheStateGovemment of Madhya 
Pradesh had submitted any proposal to the 
Union Government in the year 1991 for the 
maintenarice of National Highways as such 
passing through cities presuming thie breadth of 
the National Highway land as 25 metres; and

(b) the time t>y which the Union Government 
propose to urxlertake ttie maintenance of tfiese 
Highways as National Highways?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF SURFACE TRANSPORT(SHRI 
JAGDISH TYTLER): (a) No. Sir.

(b) Does not arise.

[english[

Vishakhapatnam Shipyard Limited

5717. DR. VISHW ANATHAM
KANITHI 

SHRI RAMA KRISHNA 
KONATHALA

Will the Minister of SURFACE TRANS
PORT t>e pleased to state:

(a) whether the Visakhapatnam Shpyard 
Limited is facing crisis due to lack of orders for 
new ships;

(b) if so, the latest order-bookposition of the 
Shpyard. Unit-wise;

(c) the capital position of the Shipyard; and

(d) the steps taken to streamline the workin 
gof the Shipyard?

(b) The latest order book position of HSL is 
as whown below:-

i) One number27,000 DWT bulk carrier.

ii) TwDnumber42,750DWTbulkcarriers.

iii) One numberoff-shore patrol vessel.

iv) Five Decks of Well Platforms.

(c) The authorised capital fo the Company 
isRs. 70.00coresandtfiepaid-upcapitalis Rs. 
69.88croresason31.3.93.

(d) In orderto improve the performance of 
the Shipyard the following steps have been 
taken:

1. Voluntary Retirment Scheme has been 
introduced and 1273employees have availe^o  ̂
Voluntary Retirement Schemetill 31.3.93.

2. It has t>een decided to corx:entrate more 
on revenue earning activities like ship repairs to 
utilise tfie available infra-structure whk:h gives 
rrrare and quick revenue inflows. The tumover 
onshiprepairshasincreasedfromRs. lOcrores 
bring it to Rs. 80 crores in phases in 3 years.

3. Steps have been taken to reduce admin
istrative expenditure and overall cost.

4. steps have been taken for rationalisation 
of depatrments manpower and redeployment of 
employees, dending on needs of the

5 Wage revision, which was peding for long, 
has been implemented to boost the morale of the 
emptoyees.

6. Efforts are being made to get orders from 
ONGC, Indian ship owners, ports and Indian 
Navy.
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[TranslatiofU (d) the time by which it is likely to t>e 

implement(l?
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Free Travel FacliityToHome Guards

5718. SHRIGOVINDACHANDRAMUNDA: 
Will the Minister of SURFACE TRANSPORT 
tie pleased to state:

(a) whether the Government propose to 
allow Home Guard personnel to travel free in the 
Govemment buses while performing official 
duties;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THEMINISTEROFSTATEOFTHEMIN- 
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a) No. Sir.

(b) Does not arise.

(c) As F>erthe guidelines issued by Ministry
of Home Affairs, Home Guards when called up 
for duty/training are permitted specified travel
ling allowence. ,

[English]
Shipping Companies

5719. SHRI VIJAY NAVAL PATIL: Will the 
Minister of FINANCE be pleased to state:

(a) whetherattention of the Govemment has 
been drawn to the news report captioned “SCICI 
to have stake in shipping firms" in the Indian 
Express dated February 5,1993;

(b) whether Shipping Credit and Investment 
Company of India (SCICI) has decided to con
vert part of its loans to various shipping compa
nies into equity of the concerned company;

(c) if so, the details worked out in this regard;
and

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
Yes, Sir.

(b) to (d) SCICI is a notified public and 
financial institution under Section 81 (3) (B) of 
the Corrpanies Act. 1956and has granted rupee 
loans to shipping companies, whk:h are subject 
to convrsion. This option entitles SCICI to 
convert a portion of the rupee loans into equity 
share of the borrower company subject to the 
guidelines framed by theGovenment in this 
regard. This is in line with the stipulatk>ns made 
by other All-India Fiancial Institutions. In terms 
of the contractual rights available under the 
various Rupee Loan Agreements, SCICI has 
exercised its option to convert a portion of the 
rupes loans into eqity shares of the respective 
shipping company based on certain negotiatee 
terms of conversion.

Endowment To Ratan Tata Library

5720. SHRI PIUS TIRKE Y: Will the Minis
ter of Finance be pleased to state

(a) whether the Govememnt have given an 
endowment of Rupees fivecrores to RertanTata 
Library of Delhi School of Economics and Ru
pees three crores for setting up the Centre of 
Development of Economics in the School di
rectly from the Department of Economic Affairs;

(b) if so, the reasons therefor;

(c) whether the Government propose to 
sanction such grants directly to other Universi
ties of the country;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MIN

ISTRY OF FINANCE AND THE MINISTER OF 
STATE IN THE MINISTRYOF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
and (b). Yes, Sir. Department of Economic 
Affairs has mdae a provision in BE: 1993-94 
providing an endowment of Rs. Scroresto Ratan 
-Teta Library and Rs, 3 crores for setting up tfie 
Centre for Developnnent Economics. Tfie money 
would be released to these organisations in 
consultation with the Department of Education.
In the past, Department of Economic Affairs 
have tjeen releasing funds to organisations en
gaged in allied economic research relevant to 
the evolution of macro economic policy.

(c) Such proposals shall be considered on 
merits and when received.

(d) and (e). Does not arise.

Central Banking Vigilance commission

5721. SHRI C.P. MUDALAGIRIYAPPA:
Will the Minister of FINANCE be pleased to 
state:

(a) whether there is a demand for 
estat)lisheinga Central Banlung Vigilance Com
mission covering the entire banking industry; 
and

(b) if so. the reaction of the Union Govern
ment thereto?

THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
There is no such proposal under consideration 
of Government.

1993 Written Answers 1584
(a) the details of the NTC mills in the 

Kamataka at present and the mills out of these 
declared sick;

(b) whether the Government propose to 
hand over any of these sick mills to workers’ 
Cooperatives;

(c) if so, the details thereof; and

(d) the criteria adopted and gudelines is
sued by the Government regarding handing over 
these mills to workers’ Cooperatives?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAM Y): (a) The names of Textile Milts under 
NTC kx:ated in Kamataka are given below:-

(i) Minerva Mills, Bangalore;

(ii) Mysore Spinning and Weaving 
Mills. Bengalore;

(iii) M.S.K. Mills. Gulbarga;

(iv) Sree Yellamma Cotton Mills. 
Davatigore.

An these mills incurred losses during
1992-93.

(b) to (d). Government is willing to support 
any viable proposal for Cooperativisation of 
NTC mills, provided it bears the consent of aH 
parties concemed. However, no concrete pro
posal in this regard has been received so far.

Indo-Soviet Agreement Regarding 
Container Services

(b) Does notarise.

NTC Mills In Karnataka

5723. SHRI P G.NARAYANAN: WUI the 
MinisterofSURFACETRANSPORTbe pleased 
to state:

5722. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of TE)aiLES be pleased 
to state:

(a) whether tlie Shipping Corporation of 
India (SCI) has incurred heavy loss due to 
disintegration of the USSR;
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(b) if so, the present position regarding the 

Indo-Soviet Services agreement particularly 
with reference to the containersen/ices; and

(c) the details of containers of the SCI 
damaged/lost when disintegration of the USSR 
took place?

THEMINISTER OF STATE OFTHEMIN- 
ISTRY OF SURFACE TRANSPORT (SHRI 
J AGDISH TYTLER); (a) Disintegration of the 
USSR adversely affected the financial results of 
the SCI’ s services covering the Indo-Soviet 
trade.

(b)The Agreement between Indian Ship
ping Lines and the Black Sea Shipping Com
pany of the ertwhile USSR for carriage of con
tainerised cargo between India and the Soviet 
Union Lapsed after the disintegration of the 
USSR.

(c) No container owned by the SCI hastjeen 
lost or damaged when disintegration of tfie USSR 
took place.

. Apparel T  raining Andpesign Centres 
In Gujarat

5724. SHRI KASHIRAM RANA: Will the 
Minister of TEXTILES be pleased to state;

(a) the Apparel Training and Design centres 
in Gujarat, locationwise;

(b) whether the Government propose to set 
up some more such centres in the state;

(c) if so, the details thereof, location-wise;
and

(d) the time by which these centres are 
likely to t>e set up?

THE Ml NISTR OF STATE OF THE MINIS
TRY OF TEXTILES (SHRI G. VENKAT 
SWAM Y): (a) Apparel Export Promotkwi Coun
cil has not set up any Apparel Training and

(b) to (d) No such proposal is under 
Govememnt’s consideratio at present.

[Tretnslation]
Textiles Manufacturing Training 
Centres In Madhya Pradesh

5725. SHRI MAHENDRA KUMAR SINGH 
THAKU R: WiH the Minister of Textiles be pleased 
to state:

(a) whether the Government propose to set 
up some textile manufacturing training centres 
in Madhya Pradesh;

(b) if so,the number of such centres pro
posed to be set up in the state;

(c) the name of the places selected for the 
purpose; and

(d) the time by which these centres are 
likely to be set up?

THE MINISTER OF STATE OFTHE MIN
ISTRY OF (SHRI G.VENKAT SWAMY): (a) 
No. sir.

(b) to (d) Do not arise.

[English]
Computerised Working System In 

Public Sector Banks

5726. SHRI C. SREENIVAASAN: Will the 
Minister of FINANCE be pleased to state:

(a) whetherthe computerised working sys
tem introduced in the various branches of public 
sector banks in Delhi including the State Bank 
of India has been functioning efficiently;

(b) whether any f inarK:ial savings have been 
made on account of introduction of computer-
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Design Centre in Gujarat.



(c) if so, the details thereof?
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ised working system in the banks; and Ministries fiast)een revised from Rs.1400-2600 

to Rs.1640-2900w.e.f. January1,1986;
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THE MINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED): (a) As 
perinfomiation furnished by public sector t>anks 
in Delhi, ALPMs have been installed in some of 
their branches and the same are functioning 
effk:ientty.

(b) and (c). No specific study has been 
conduced yettodetermine the financial savings 
on account of computerised working system. 
However, qualitative improvements in terms of 
house -keeping and customer service have 
taken place in such branches.

[Translation]
Gratuity to workers

5727. SHRIDEVENDRA PRASAD YADAV: 
WiHttie Minister of LABOUR be pleased to state:

(a) whether the Government propose to in
crease the amount of gratuity to be paid to the 
workers; a r K l

(b) if so, the details tfiereof ?

THE MINISTER OF STATE IN THE MINIS
TRY OF LABOUR (SHRI P.A. SANGAMA):

(a) and (b). The matter is under examina
tion.

[Engfish]
Pay>scale of Assistants in EPF Organi

sation

5728. DR.KARTIKESWAR PATRA: Will the 
Minister of LABOUR be plee^edtostate:

(b) whetherthe Pay-Scale of Assistants in 
HeadquarterOffk:eof ttie Empk>yees provident 
Fund Organisation has not tieen revised from 
Rs. 1400-2300toRs. 1640-2900;

(c) if so, wfietfiertfie government propose to 
revise thie Pay-Scale of Assistants working in 
the Headquarter Office of the employees 
Provklent Furxl Organisation with a view to biing 
at par with the Pay-Scale of Assistants in 
ministries;

(d) ki so, the details tf>ereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINIS
TRY OF LABOUR (SHRI P. A.SANGMA): (a) to
(e). Informatkxiisbeingcotlectedandwillbelakf 
onthetableof the House.

Bank Credit to sick Units

5729. SHRI C H A N D R A JE E T 
•. YADAV:

SHRI MOHAN SINGH 
(DEORIA);

SHRI SRIKANTA JENA:

Will the Minister of Finance be pleased to

(a) tfie total number of non-SSI sick units in 
tfie private sector in tf>e country identified by the 
Government;

(b) the percentage of the total bank credit 
kx;ked up in tfiese units as against the pubik; 
sector sick units during the last year;

(c) the main reasons for skHuiess of the non- 
SSI units; and

(d) the manner in whk:h the Govemment 
propose to remedy the situatkm?

(a) whetfter the Pay-Scale of Assistants in THE MINISTER OF STATE IN THE MINIS-
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TRY OF FINANCE AND MINISTER OFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR.ABBAR AHMED): (a) and (b). 
Reserve Bank of India (RBI) has reportedthatas 
on 31 St March, 1991 (latestavailabledata)there 
were 1342 non_SSI sick units in the private 
sectorwith outstanding bankcredit of Rs.4690.35 
crores, which works out to 91.8% and 91.9% 
respectively of the total bemk credit outstanding 
against non-SSI sick units. Information in re
spect of bank credit outstanding against sick 
pubik: sector units is being collected and will be 
laid on the table of the House to the extent 
available and permissible.

(c)Themainreasonsforsk:knessoftherKXi- 
SSI units are management defk:iencies, fall in 
demand and other reasons. The fomnercom
prises fualty technk:al arKl financial appraisal, 
faulty implementatk>n and defk:iencies in man- 
agenr>ent in the aree» of productk>n, latx>ur, 
marketing, finance and administration. Ottier 
resons inckide powershortage, rKMvavailability * 
of raw  material, financial botteleneck, changes 
in govt. poik:yetc.

(d) Government has already introduced has 
sk:k industrial companies (sfSecial provisions) 
amendment Bill, 1992, inter-ediato speed upthe 
rehabilitation process of the sick units t>y Board 
for Industrial and Finarwial Reconstruction 
(BIFR).

[r/ans/aOlon]

NRIs Deposits in Gujarat

5730. SHRI N.J.RATHVA: Will the Minister 
of FINANCEbe pleased tostate:

(a) the amount deposited by Non-Resident 
Indians (NRIs) in various public sector banks in 
Guarat;and

(b) the bank in Gujarat in which NRIs have 
depositedmaximumamount?

TRYOF FINATJCE ANDMINISTER OFSTATE 
IN THE MINSTRY OF PARLIAMENTRY AF
FAIRS (DR.ABBAR AHMED): (a) and (b). The 
informatkjn is being collected and will t>e laid on 
the Table of the House.
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{English]
Cultivation of Ganja

. 5731. SHRI P.C.THOMAS: Willthe Minister 
of FINANCE be pleased to state:

(a) whetherthe Ganja is t>eing cultivated in 
some areas of our country;

(b) if so. the details thereof, statewise:

(c) whetfier all tfiesecuitivations are illegal;

(d) if so, whetfier the Government propose to 
permit such cultivation legally for medrcinal 
purposes;

(e) if so. the details tfiereof; and

(f) the quantity of Ganja produced in the 
country every year and the value thereof?

THE MINISTER OF STATE IN THE MINIS- 
TR Y  OF FINANCE (SHRI 
M. V.CHANORASHEKARA MURTHY): (a) to
(f). The information is beingcollected and win be 
laki on tfie Table of the House.

Income from Ports

5732. SHRI ARVINDTULSHIRAMKAMBLE: 
WiltheMinisterofSurfaceTransport be pleased 
tostate:

(a) the traffw handled by various major ports 
during last three years; and

(b)the total revenue earned by the Govern
ment rom ttiese ports during the same period?

THE MINSTER OFSTATE INTHE MINIS- THE MINISTER OF STATE OF THE MIN-



ISTRY OF SURFACE TRANSPORT (SHRI incomeeamedbyportsduring1990-91,1991- 
JAGDISHTYTLER):(a)and(b).Thetotaltraffic 92 and 1992-93are given below. However,there
handled by various major ports and operating .is no accural of revenue to the Government.
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Year
TotaltrafTic 
handled 

(in million 
tonnes)

Total operating 
income 

(Rs. incrores)

1990-91 152.8 1091.80

1991-92 157.9 1196.40

1992-93 166.5 present not available
(provisional)

Export of Betel Leaves PRANABMUKHERJEE): (a) Yes Sir.

5733. SHRI BAPU HARICHAURE: Will the 
Ml nister of Commerce t)e pleased to state:

(b) State-wise information is not being main
tained.

(a) whether the betel leaves are t>eing ex
ported at present;

(b) if so, the details thereof, State-wise;

(c) Country-wise export figures in regard to 
export of betel leaves during the last two years 
are available and are given instrument attached.

(c) the quantum of tietel leaves exported arxi 
the foreign exchange earned therefrom during 
each of the last three years, country-wise; and

(d) the steps t>eing taken by the Government 
to tx>ost the export during the Eighth Five-Year 
Plan?

THE MINISTER OF COMMERCE (SHRI

(d) While no specif ic steps to boost the export 
of t>etel leaves have been taken, the incentives 
announced for the agricultural sector and the 
changes made in the Exim Policy 1991 -97, the 
downward adjustments in the exchange rate, the 
introductk>n of a unified exchange rate, ensuring 
easier availability of credit on cheaper terms 
etc. wouki boost export of t>etel leaves duringthe 
Eighth Five Year Plan.
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Problems faced by Exporters EC Guidelines on Imports

5734. SHRI M.V.V.S. MURTHI; Will the 
Minister of Commerce be pleacerl to state:

(a) whether the Union Govemment have 
identified problems faced by the exporters in 
many States;

(b) if so, the details thereof; and

(c) ttie steps t>eing taken by the Government 
to minimise such difficulties?

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) to (c). The main 
problem faced by exporters is the inadequacy of 
the infrastructural facilities provided by the states 
especially in the areas of electricity, water, 

 ̂roadsetc. Restrictionson inter-state movement 
of raw materials and the levy/non-refund of 
certain state taxes have also been cited as 
constraints to exports. It is also stated that the 
state Governments are not fully involved in and 
committed to exports, as they do not see direct 
benefits flowing to them from exports. The 
Central Govt, has tjeen inter-acjing with the 
State Govts on the need for minimising such 
difficuRies.

5735. SHRI SYED SH AH ABUDDIN: Will the 
Minister of Commerce be pleased to referto the 
reply given on March 12,1993to starred Ques
tion No.243 and state:

(a) whether some guidelines in respect of 
imports issued by the Eurpean Community 
(EC) are restrictive in character;

(b) whether such guidelines also affect some 
items exported or exportable by India to Euro- 
f)ean Community;

(c) the total imports and exports by the EC 
during1990-91 and 1991-92; and

(d) the share of Indian exports to and imports 
by India from EC as percentage in view of part
(c)at)ove?

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a)and(b). No guide
lines restricting imports from India have been 
issued by the European Community.

(c)and(d).

(In million ECUs)*

1990 1991

EC’s Imports 1129,055 1199,Wn

EC’s Exports 1081,428 1116,451

lndia;s %  age share in EC's

Imports 0.4 0.397

Exports 0.556 0.467

*1990-1 ECU=: US Dollar 1.273 

1991-1 ECU= US Dollar 1.239
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Child Labour

5736. SHRI PROBIN DEKA: Will the Minis
ter of Labour be pleased to state:

(a) the numtjer of child labour employed in 
various hotels and tea stalls in Assam;

(b) whether those have set up any teching 
centres for these child labour;

(c) if so. the numt)erthereof with location; and

(d) the extent of financial assistance being 
provided by the State and Union Govememnts. 
seperately, tothesecentrestomakethemmore 
useful?

THE MINISTER OF STATE OF THE MIN
ISTRY OF LABOUR (SHRI P.A. SANQMA):
(a) to (d) The information is t)eingcoNected and 
.vsill be laid on the Table of the House.

[Translation]
Housing Loan By U C

5737. SHRI RAMDEW RAM: WiNtheMinis- 
ter of Fiance be pleased to state;

(a) the number of applicants who have ap
plied for housing loan to the Life Insurance 
Corporation of India during last three years, 
year-wise and the rHjmber of appficants among 
ttiem whom loan have t>een sanctioned t>y the 
Corporation alongwith the amount of such loan 
sanctioned;
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(b)the norms adopted tosanction such loan;
and

(c) the steps taken by the Government to 
ensure that these norms are sIrctlyfoNowed?

THE MINISTEROF STATE IN THE MINIS
TRY OF RNANCE AND MINISTER OF STAE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (OR. ABRAR AHEMED): (a) At 
present the housing toans are being disbursed 
totheeligibleappHcantsby ttte Life InsuraiKe 
Ciorporation of India (LIC) and its subsidiary, 
LICHousingFinanceLld. (LiCHEL). Thetequi- 
sfle information in respect of ttwse two organi
sations is as iwKler*

UC
Year Nad

applicants
(Rs. incrores)

Moot
Loans

sancHoned
Amountof

Loans
sanctioned

1969-90 44473 42399 311J30

1990-91 36912 33631 2S572

1991-92 ' 29296 26691 222.14

LIC Housing Finance Ltd
1989-90 1336 1484 14.06

1990-91 21734 18245 169.43

1991-92 46387 42240 420.02
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(b) The norms adopted to sanction such 

loans by LIC are at sttrtement -I and by U C  
HousingFinanoe Ltd. are at statement-ll.

(c) The LIC and the LICHFL are subiect to 
internal audit. In addition, the LIC with the 
approval of ttie Central Government and ttie 
LICHFL with the approval fo their Board, also 
appoint external auditors. The Reports of the 
exterr^ auditors ofthe LIC and LICHFL. inter 
<-ilia. cover the audit of ttie housing loansand are 
Included in the Annual Report of the LIC. The 
Annual Report of ttie LIC which is approved by 
the LIC Board on wtwch a Central Gk>vemment- 
nominee is also present, is placed t>efore the 
Parliament. These measures ensure thatttie 
norms laid down for the purpose are strictly 
complied with.

STATEM ENT

Norrr^ for Grartting Housing L oans (U C )

1. Loans are available for construction/ 
extension of a house or purchase of a house or 
a ready tMJilt flat or a flat under construction.

Z  Loan upto 80% of the property value for 
loan upto Rs. 1 lakh and.75% of the property 
value atx>veRs. 1 lakh.

3. lnterestratevaryingfr(xn12.5%lo17.5% 
depending on the slab of the k>an.

4. RepaymentPenod-Maxium20year5or 
supreannuaeontion or age 65 whichever is 
earlier. Under LIC's O YH Scheme-Maxium re
payment period 25 years.

5. MinlmumLoan-Rs.25,OCXV-underOYH 
Scheme-Rs. 10.000/-.

6. Maxium Loan Rs. 5 lakhs.

7. Loans should bear a reasonable co
relation to tfw Applicant's income.

9. For flats 2 guarantors are required.

10. LIC Policy for an amount equal to the 
k>an sanctioned (1 /3rd in case of Jeevan grifui 
Policy) is reguired aws a Collateral Security.

11. ModeofRepaymentofLoan-ByEquated 
Monthly Instalments or from proceeds of En
dowment Policies to be assigned as Collateral 
Securities in which case interest is payable 
every month or combination of the above two 
metfvxis.

STATEM ENT

Norms for Granting Housing Loans (U C  
Housing Finance Ltd)

1. Loans are available for constructiorV 
extentionof a iKxise or purchase of a houseor a 
ready built flat or a flat under construction.

2. Loan upto 80% of the property value for 
loan upto Rs. 1 lakh and 75% of the property 
value atx>veRs. 1 lakh.

a  Interest Rate varying from 12.5®o to 
16.5% depending on the slab of the loan.

4. Repayment Penod-Maximum 20 Years 
or superannuation or age 65 whichever is ear
lier.

5. Minimum Loan-Rs. 25.000/-.

6 TYPE OF SCHEMES

i) Griha Prakash & Griha Tara: Maxi
mum Rs. 5 lakhs

ii) GrihaLakshmi;LoanuptoRs. lOlakhs. 
Insurance optional population criteria 
insisted.

iii) Griha Shoba; This is for NRI s only. 
This is based on RBI Guidelines.

iv) Griha Jyoti: Only Group Insurance 
Cover
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7. Loan should bear a reasonable co-rela- 

tion to the applicant’s income.

8. Security for the loan is the First Mort
gage of the property. Title to the property to be 
clear and nr>a rketable.

9. For flats 2 Guarantors are required.

10. Lie Policy for an amount equal to the 
loan sanctioned (1 /3rd in casje of Jeevan Griha 
Policy) is required as a collateral security.

11. Modeof Repayment of Loan- By Equated 
Monthly Instalments or from proceeds of En
dowment Policies to be assigned as collateral 
securities in which case interest is payable 
every month or combination of the above two 
methods.
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ernment has no information about any such 
move in these countries, the following steps 
have t)een taken:-

(i) Govememnt has banned the use of pesti
cides such as DDT and BHC in the production 
of oilseeds.

(ii) The State Goverments and exporters 
have been advised to launch necessary pro
grammes to educte the farmers.

(iii) Adoption of improved cleaning methods 
and quality control methods are tieing encour
aged.

(iv)The exporters are being encouraged to 
build up better rapport with the inriporters in the 
various markets

[En^ishi

Ban On Imports Of Sesame And Other 
Seeds By Foreign Countries

5738.SHRI SANAT KUMAR MANDAL: Will 
the Minister of Commerce be pleased to state:

(a) wfietherthe United States of America arnJ 
Japan, leading importers of sesame seed, ed
ible seeds and HPS groundnut from India, are 
contemplating a ban on the import from the 
country as consignments are increasigly found 
to have higher levels of residues of DD, a 
pesticide t>anned in these contries;

1
(b) wf>etherthe exporters have been warned 

toensuretfiat edible oil seeds containing residues 
of banned pesticides are not exported:

(c) if so, the details thereof: and

(d) the steps being taken to check the further 
fall jn the exports of above items to US and 
Japan?

TH F  MINISTER OF COMMERCE (SHRI 
PR ANAS MUKHERJEE) :(a) to (d) While Gov-

l^anding Over Of Sick Textile Mills To 
Cooperatives

5739. SHRI SUSHIL CHANDRA VARMA 
Will the Minister of Textiles be pleasedto state:

(a) the number of MiHs which have resumed 
workir>g on the cooperative basis out of tfie sick 
textile mills in the counry; State-wise;

(b) the financial assistance provided by the 
Union Governments and ttieconcerned State 
Governments to such mills:

(c) whether the Union Government have 
received any proposals fromttie Government of 
Madhya Praesh to provide financial assistance 
for the revival of sick textile mills; and

THE MINISTER OF S TA TE  O F TH E  MIN
ISTRY OF TEXTILES (SHRI G. VEN KAT 
SWAMY): (a) As per the information made 
available, no sick mill has resumed working on 
the cooperative t>asis.

(b) The Union Govt, do n o t  provide a n y  finan
cial assistance. Only State G o v t s / c o n c e r n e d  

banks/financial instistutions provide f in a n c ia l
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assistance.

(c) & (d) The State Govt, of Madhya Pradesh 
had requested forfinancial assistance amount
ing to Rs. 290 lakhs as equity contribution from 
Central Govt, for running the mill by workers’ 
Corperatives. The Central Govt, does not have 
any scheme which provides equity contribution 
tor taking over/running of sick mills by workers’ 
Cooperative.

Dumping Of Foreign Goods

5740. SHRIHARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of Commerce be 
pleased to state;

(a) whetherthe liberalisation of economy has 
adversly affected the share of indigenous pro
ducers and l^al service industries in the home

» market;

(b) if so, the steps being taken by the 
Governemnt to ensure consolidation and ex
pansion of Indian access to foreign markets; and

{c) the steps being taken by the Government 
to ensure that liberalisation doee not result in 
large scale dumping of foreign goods mostly 
luxury items and services affecting the domes
tic industrial interests?
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access in the area of goods and to seek market 
access in the area of services.

Govememnt has put in place the necessary 
arrangements to investigate and redress cases 
of injurious dumping. The Indian Customs Tariff 
Act empowers the Govmment to impose anti
dumping duties in those cases in which dumped 
imports are found to be causing material injury 
tothedomestk: industry. Before such a duty can 
beimposed, an authority designated by Govern
ment has to makea finding on the existence of 
dumping and injury, and a causal link between 
the two. The designated authority is normally 
required to initiate an investigation only uf>on 
receipt of a written request, supported t>yovidence 
of dumping, injury, and a causal link between 
such dumped imports and the alleged injury .by 
or on behalf of the affected domestic industry.

Imports of consumer goods are generally 
restricted.

Export of Pharmaceuticals

5741. SHRI NANDI YELLAIAH: Will the 
Minister ofCommerce be pleased to state:

(a) whetherthere is a great potential for export 
of bulk drugs and pharmaceuticals to develop>ed 
countries;

THE MINISTER OF COMMERCE (SHRI 
PR AN AB MUKHE RJEE); (a) to (c) A statement 
is laid on the Table of the Hosue.

STATEMENT

The economic liberalization has aimed at 
accelerating the overall industrial production. 
Quick estimates of the index of industrial pro
duction compiled by CSO show that during april- 
Novemner, 1992 the overall rate of growth was 
3.9% over the corresponding period in the pre
vious year.

Government is negotiating in the Urguay 
Roundtoconsolidateand expand India's market

(b) if so, the details of exports made to U .S. A. 
and other developed countries in the pharma- 
ceutk:al sector during each of the last three 
years, country-wise;

(c) whether it is a fact that drug industry is 
facing ever competition from China in the inter- 
natk>nal market; and

(d) if so. the steps being taken by the Govern
ment in the metter and for encouraging the drug 
industry for exports?

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE); (a) Yes. Sir.
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(b) Exports of drugs and pharmaceuticals to as under-

US A and other developed countries have been

(Value Rs. incrores)

WrinenAnswers 1608

Countries 1969-90 1990-91 1991-92

U.S.A. 218.00 67.40 170.43

Other developed 
countries

250.00 241.48 464.81

(c) Yes. Sir. According to Bask: Chemicals. 
Pharmaceuticals and CosmetKs Export Pro-

(f) if so. the details therof and if not, the 
reasons tfierefor?

motion CourKti (CHEMEXCIL), the drug indus
try is facing competitions from China in the 
international market for some of the Ixilk drugs, 
namely sulfamethoxazole. Trimethoprim, Tet
racycline. Oxy Teracydine. Aspirin. Analginand 
all other sulpha drugs ar>d atenolol.

(d) Drugs and pharmaceutical has been iderv 
tified as thrust items in the chemicals and allied 
products sector and a number of incentives 
including full convertibility of rupee has been 
made available under the Liberalised Export 
Import Policy 1992-97tomanufacturer-exporl- 
ers of drugs and pharmacuticals to achieve 
substantial export growth in this sector.

Tea cultivation In Sikkim and Darjeeling

5742. SHRIlylATI D.K. BHANDARI; Will the 
Minister of Commerce be pleased to state:

(a) the total area brought under tea cultivation 
in Sikkim as well as in Darjeeling:

(b) whethersome additional areas have also 
been brought under tea cutivation in Sikkim and 
Darjeeling during each of the last three years;

(c) if so, the details thereof, place-wise;

(d) if not, the reasons therefor;

(e) whether theGovememntproposetobring 
additional areas underteacultivation in Sikkim 
and Darjeeling in future: and

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) At present the 
area under tea cultivation in Darjeeling and 
Sikkim is20090 ha and 171 ha respectively

(b) to (d) while the area under tea in Sikkim 
remained static, there was a marginal increase 
of 25 ha in Darjeeling during the leist three years. 
Limited availability of suitable land for tea cul
tivation is ttie main reason for the slow growth in 
areaexpanskin.

(e) & (f) The perspective plan prepaared by 
the Tea Board, inter-alia. envisages to bring 
35000ha of additional land under tea cultivation 
by2000AD. However, due to uncertainty of the 
exact extent of the area that would be mde 
available for extension planting in each tea 
grwong region no separate target has been 
earmarked for Darjeeling and Sikkim

Call/Notice Money Market

5743. SHRI AMAR ROYAPRADHAN: Will 
the Minister of Finance be pleased to state:

(a) the functions/operation of the call/notice 
nroney market;

(b) the institutiions which are permitted to 
participate in this market as lenders/borrowers 
arvj



THE MINISTER OF STATE IN TH E MINIS- 
TR YO F FINANCE AND MINISTEROFSTATE 
IN TH E  MINISTRY O F PARLIAMENTARY 
AFFAIRS (OR. ABRAR AHMED): (a) to (c) 
Banks borrow from the call money market to 
meet sudden demands for funds for ppayment 
and to obtain funds to meet any likely short-f all 
in their cash reserve ratk)n(CRR) stipu- 
tatior^ or in the liqukJ assets required to be heM 
to meet the statutory liquidity ratio (SLR) stipu
lations. As Reserve Bank aocomodaliontobanks 
is not freely, available, policies in this regard 
being influenced by the monetary stance of the 
Resen/e Bank, tfie inter-bank call money mar
ket is single most importat source of ovemight 
and short-term funds to meet their liquidity 
requirements. The effective cost of call money 
funds is higher than the actual interest rates as 
the banks have to maintain CRR/SLR on the call 
money borrowings. Apart from banks, some 
financial institutions have also been allowed to 
participate in ttie call money market as lenders.

The list of participants in the Call/Notice 
Money Market is in the statement attached.

STATEM ENT

LIST OF INSTITUTIONS PERMITTED TO  
PARTICIPATE IN THE CALUNOTICE MONEY 
MARKET

(A) Permittedtoparticlpateinthecall/notice 
money market tK>th as lenders and borrowers

1. All Scheduled Commercial Banks

2 Co-operative Banks

1609 WrittenAnsweis CHAITRA29,
(c) the impact of this market on the banks?

3 Discount and Finance House of India
Ltd.

<B) Permittedtoparticipateintfiecall/notice 
money market only as lenders
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1. Life Insurance Corporation of lr>dia
2. Unit Trust of India

3. General InsurarKe Coiporation of 
I ndia and its subsidiaries

4. Industrial Development Bank of India

5. National Bankfor Agriculture arxlRureil 
Devek)pment

6. industrial Creidt and Investment Corpo
ration of India Ltd.

7. Industrial Reconstruction Bank of India

8. ExportCreditandGuranteeCorporation 
of India Ltd.

9. SBI Mutual Fund

10. Canbank Mutual Fund

11. Industrial Finance Corporation of India

12. National Housing Bank

13. Shipping Creidt and Investment Com
pany of India Ltd.

14. Tourism Finance Corporation of India
Ltd.

15. Export-lmpoft Bank of India

16. Lie Mutual FufKl

17. Small Industries Development Bank of 
India

18. BOIMutalFund

19. Indian Bank Mutual Fund

20. PNDMutalFund

21. GIC Mutual Fund
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Insurance !n Tension Prone Zones

5744. SHRI GURUDAS KAMAT: Will the 
Minister of Finance be please to state:

(a) whetherthe General Insurance Compa
nies have stopped insuring properties in most 
sensitive and tenstion prone zones of the coun
try; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE MINIS
TR Y OF FINANCE AND THE MINISTER OF 
STA TE  IN TH E  MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR. ABRAR AHMED); (a) 
No, Sir.

(b) Does not arise.

Demand of Hot Beverages

5745. SHRI S.B, THORAT: WHItheMinsiter 
of Commerce be pleased to state:

(a) whettier the demand for hot t>everages in 
the country has remined almost staic during the 
last three years;

(b) whether the entry of coca-cola would 
further adversely affect the domestic market for 
hot beverages and

(c) if so, the steps taken/proposedtobe taken 
to ensure promotion and development of hot 
beverages during the Eighth Five Year Plan?

TH E  MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) In so far as Tea is 
concerned the domestic consumption has tieen 
increasing steadily. The domestic demand for 
coffee is showing only marginal increase,

(b) No, Sir,

(c) Does not arise.
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BICP Report on Fibres and Yarns.

5746, SHRI CHITTUBHAIGAMIT; Will the 
Minister of Textiles be pleased to state:

(a) whetherthe Bureau of INdustrial Costs 
and Prices (BICP) has submitted the cost study 
report in respect of both the cellulosic and non- 
cellulosic man-made fibres and years;

(b) if so. the details thereof:

(c) whether the relevant datas in respect of 
each itemsof study had t>een askedfor by BICP 
from the manufacturing companies;

(d) it so, the number of companies which 
furnished the datas and the number of defaulting 
companies:

(e) whether BICP received adequate datas 
from the companies for completion of the report: 
and

(f) if not, thecriteria adopted to complete the 
report in this regard?

THE MINISTER OF STA TE  OF THE MIN
ISTRY OF TEXTILES (SHRI G.VENKAT 
SWAM Y): (a) and (b). No, Sir. The reports on 
non-cellulosic man-made fibre and yarn are 
under preparation.

(c) Yes. Sir

(d) Statements I &II ate attached.

(e) and (f). The Bureau has studied these 
products severals times in the past. The infor
mation contained in these reports have been 
supplemented and updated with information/ 
documents submitted by the companies to vari
ous Govt agencies in different contexts. Utilis
ing all this information the Bureau has devel
oped a reasonably reliable cost price structure 
in respect of these products.
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STATEMENT-1

List of units who have sent replies regarding 
Questionnaire addressed to them by BICP.

9. M/s. Calico Polyster Fibre Division.

10. M/s. Patrofils Cooperative Ltd.

STATEM ENT-II
A. Celluosoic fibre (Viscose Staple Fibre)

1. M/s. Indian Organic Chemicals Ltd.
1. M/s. Grasim Industries Ltd.

2. M/s. Ahmedabad Manufacturing &
2. M/s. Harihar Poly Fibres. (M/s. Grasim Calico Printing Co. Ltd.

Industries Ltd.)
3. M/s. Swadeshi Polytex Ltd.

B. Cellulosic Yarn (fiscose Filament
Yam) / 4. M/s. IrKiia Polyfibres Ltd.

1. M/s. South India Viscose Ltd. 5. M/s. LML Fibres Ltd.

2. M/s. Century Rayon. 6. M/s. Garware Mylons Ltd.

3.
*

M/s. Baroda Rayon Corporation Ltd. 7. M/s. Reliance Industries Ltd.

4. M/s. Indian Rayon & Industries Ltd. a M/s. Baroda Rayon Corporation Ltd.

5. M/s. Travancore Rayons Ltd. 9. M/s. Ester Industries Ltd.

6. M/s, Kesoram Rayon. 10. M/s. Haryana Petrochemcials Ltd.

7. M/s. National Rayon Corporation Ltd. 11. M/s.JCTLtd.

C. Non-CeOulosic Fibres/Yams (Polyes- 12. M/s. Jindal Polyester.
ter Staple Fibre and Polyster Filament Yam)

13. M/s. OrKay Silk Mills Ltd.
1. M/s.ICI India Ltd.

14. M/s. Raymond Synthetk: Ltd.
2 M/s. J.K. Synthetics Ltd.

15. M/s.NirionLtd.
3. M/s. Orissa Synthetics Ltd.

16. M/s. Sanghi Polyster Ltd.
4. M/s. Century Enka Ltd.

17. M/s. Alembic Chemicals Works &
5. M/s. DCL Polyster Ltd. Co. Ltd.

6. Mfs. Modipon Ltd. Setting up of Cotton Board

7. M/s. Parasrampuria Synthetic Ltd. 5747. SHRIRAMAKRISHNA KONATHALA:
Will the Minister of TEXTILES be pleased to

8. M/s. Shree Synthetics Ltd. state;
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(a) whether there is any proposal undercon

sideration of the Government to constitute the 
Cotton Board;

(b) if so, the details thereof and the functions 
of such Board; and

(c) the time by which it is likely to be consti
tuted?

THE MINISTER OF SATE O F TN E  MINIS
TR Y  OF TE X TILES  (SHRI G. VENKAT 
SWAMY): (a)to(c). The cotton Advisory Board 
was last constituted in April *92 for ttie term of two 
years. Cotton Advisory Board advis^4hc Go\ 
emment on matters pertaining to production. 
consumption and marketir^g of cotton

[Translatioril

Developing Activities in Rural Areas of 
Maharashtra

gramme (EOP) at Vikramgad in Thane District 
during Sepiember-October, 1991.

ii) Maharasthra Centre of Entrepreneur
ship Devekjpment (MCEO) was supported in 
conducting an EDP for women at Nasik and an 
EDP for exservicement at Pune.

iii) Aprogrammefordevelopingacadreof 
trained Industrial managers from amongst gradu
ates to assist SSI entrepreneurs in tfieir multiple 
responsitMlities. was sponsored by SIOBI wtiich 
was conducted by EDBI and MCED at Thane 
during August-Decemfc>er. 1991.

iv) MCEO was supported in organising two 
certificate courscs in SSI office mangement at 
AiirangattadandJalgowinJuly-August, 1992.

v) MCEO supported in conducting a train
ers training programme for Non-Govemment 
Voluntary Organisation in Maharashtra.

5748. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR; Will the Minister of FINANCE be 
pleased to state:

(a) whether the Small Industries Develop- 
nr>ent Bank of India (SIDBI) has imitated or 
proses otintitiate, any promotional and develop
mental activities in rural areas of Mafiarasthra: 
and

(b) if so, the details tliereof ?

THE MINISTEROF STATE INTHE MINIS
TR Y OF FINANCE AND MINISTER OF S TTE  
IN TH E  MINISTRY O F PARLIAMENTARY 
AFFARIS (DR. ABRAR AHMED); (a) Yes. Sir

(b) The details of promotional and develop
mental activities supported by the Small Indus
tries Development Bank of lr>dia(SIDBI)during
1991-92 and 1992-93 are as foltows:

i) Er r̂epreneurshipDewekapmentlnstitute 
of India (EDII) was supported in conducting a 
rural Entrepreneurship Development Pro

VI) MCED was also supported in conduct
ing Skilt-cum-Technology Upgradation pro
grammes for existing SSI entrepreneurs from 
the foundry units at kolhapur and Pune.

I

VII) Maharashtra Industrial and Technical 
Consultarx:y Organisation Ltd. (MIICON) was 
supported in organisir>g three programmes on 
ISO-9000stand. ardsforSSI units at Nagpur. 
Nasik and Thane.

viii) MITCONwcissupportedinpreparinga 
compendium of fifty location neutral project 
profiles from industry groups including chemi
cal. electrical andelectronk;s andmachanical.

ix) A proposal from MIICON fordeveksping 
a cadre oof professkxial consultants to operate 
at the district level has t>een approved for nec
essary assistance.

X) Society for Human Environmental De
velopment (SHED) has tjeen provided assist
ance for setting up a Training-cum-Production 
Centre in bakery products for the benefit of
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eccxiomically socially disadvantaged women of
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Virathan, Budruk. Palghar Taluk in Thane Dis
trict.

xi) A village industrial estate for Khadi and 
Village Industry (K VI) units is being set up with 
assistance from SIDBI at village through devel
opment of KVI projects in Wardha District.

xii) DiKussionsateundeiwaywilhtheKhacf 
and village Industries Commission (KVIC) for 
laurK:hing a special emplyment programme 
through devetopment of KVI proiects in Wardha 
DistrKt.

xiii) With a view to bringing about speedier 
rehabilitation of sick SSI units considered po
tentially viable by the primary lending institu
tions. SIDBI organised rehabilitation meets at 
Aurangabad and Nasik and partnipated in a 
rehabilitation camp organised at Latur.

xiv) Officers from SIDBI are also participat
ing in banker's meets being organised at various 
centres and also provide faculty support in 
various training programmes which are being 
organised for the benefit of SS*. entrepreneurs.

Difvct Tax and Excise Duty

5749.

in

SH R I RAM TA H A L  
CHCXJDHARY;

SHRI RAIUI LAKHAN SINGH 
YADAV;

Will the Minister of Finance be pleased to 
state;

(a) whether there are several persons/com
panies in Bihar against whom amount of direct 
taxes and excise duty is outstarKling arKl have 
gonetocourts;

(b) If so. ttie number of such cases during the 
last three years;

and
(d) the actk>n obeing taken by the Govern

ment for the settlement of the cases at the 
earliest?

THE MINISTER OF STATE IN THE MINIS- 
T R Y  O F  FIN A N C E  (SH R I M.V. 
CHANDRASHEKARA MURTHY): (a) to (d). 
The informatran is being collected and will t>e 
laid on the Table of the House.

[EngHsm

Container TransMpmentTemnlnal at 
Madras Port

5750. DR.(SHRIMATI)K.S. SOUNDARAM: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a)the progress made sofarregarding corr>- 
missioning of container transhipmentterminal 
at Madras port;

(b) the details of foreign assistance likely to 
betaken; and

' (c)thetimebywhichitisiikelytobecommis- 
sioned?

THE MINISTER O F STA TE  O F THE MIN
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH T Y T L E R ): (a) There is proposal

transhipment terminal at Madras Port.

(b) and (c). Does not arise.

Branches Of Public Sector Banks In

5751. SHRI G.MADEGOWDA; Willthe Min
ister of FINANCE be pleased to state:

(a) the total number of branches of public 
sector banlcs in Karnataka, district-wise:

(c)the total amount involved in these cases: (b)lhenumber of new branches openedfrom



January, 1992to the end of Decemtier, 1992 in 
the rural and the urban areas of the State, 
separately; and
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(c)the numljer of applications forthe opening 
of the branches of the above banks pending with 
the Resen/e Bank of India?

TH E  MINISTER OF S TA TE  IN TH E 
MINSTRY OF FINANCE AND (MINISTER OF 
STA TE  IN TH E MINISTRY OF PARLIAMEN
TAR Y AFFAIRS (DR. ABRAR AHMED); (a) 
District-wise number of public sector bank 
branches in Karnataka as on 30.9.92 in given 
below;

Written Answers 1620

Name of the District No. of 
Branches

Name of the District No. of 
BrarKhes

1. Bangalore Rural 69

2. Bangalore Urt>an 535

3 Belgaun 166

4. Bellary 82

5. Bidar 46

6. Bijapur 133

7. Chikmagalur 80

8. Chitradurga 82

9. Dakshin Kannada 381

10. Dharwad 171

11. Gulbarga 86

12. Hassan 99

13. Kodegu 81

14. Kolar 102

15. Mandya 93

16. Mysore 155

17. Raichur 73

18. Shimoga 122

19. Tumkur 107

20. Uttar Kannada 117

\b); NumberofbrafKtiesopenedduring1992 
is given below:

Name of the Bank Total

1. State Bank of India 8

2 State Bank of Hyderabad 2

3. State Bank of Mysore 4

4. State Bank of Saurashtra 1

5. State Bar.;< of T  ravancore 1

6. Allahabad Bank 1

7. BankofBaroda 1

8. Bank of India 1

9. CanaraBank 1

10. DenaBank 1

11. Punjab National Bank 2

12. Union Bank of INdia 1

(c) As per the Branch Licensing Policy,
1990-95the individual banks haveto identify the 
rural centres within their service area. The 
proposals have to be routed through the Directo
rate of Institutional Finance of the concerned 
State Government to Reserve Bank of India
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(RBI). RBI have not received any proposal for 
opening of new bank branches in rural area 
through Directorate of Institutional Finance of 
Karnataka State so far.

As regards semi-urban centres, RBI 
have alloted a quota of specified number of 
banks for opening theirbranches at semi-urban 
centres of their choice on an All India basis. No 
specific quota for any State/Union Territory has 
been allotted. The allottment of 56 unbanked/ 
underbanked localities in urban/metropolitan 
centres in Karnataka has t>een made as perthe 
sun/ey report of the Working Group. Banks can 
open branches uptothe end of March 1995.

[ Translation]

Revival of Sick Industries in lUladhya 
Pradesh

5752. SHRIKHELAN RAM JANGDE: Will 
the Minister of Finance be pleased to state;

(a) the amount sanctioned and disbursed for 
the revival of sick industries in Madhya Pradesh 
during the last two years; ,

(b) whether the amount has not been dis
bursed as per sanctioned amount; and

(c) if so, the reasonstherefor?

(b) RBI does not compile data in this 
regard.

(c)Does notarise.

[English]
Loan Under IRDP

5753. SHRIK.D.SULTANPURI:
SHRI ARJUN CHARAN SETHI:

Will the ftî inister of Finance be pleased to 
state:

(a) the number of families particularly be- 
k>ngingto Scfieduled Castes/Scheduled T  rit>es 
financed under the Integrated Rural Develop
ment Programme (IRDP) in the country during 
the last two years. State-wise; and

(b) the position of recovery of loan from them 
eis on March 31,1993?

THE MINISTER OF STATE IN THE MINIS- 
TR YOF FINANCE AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFIRS (DR. ABRAR AHMED): (a) State-wise 
details of the number of families belonging to 
Scheduled Castes/Scheduled Tribes financed 
under the Integrated Rural Development Pro
gramme (IRDP) during the last two yours viz.
1990-91 are indicate in the statement

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND MINISTER OF STATE 
IN TH E MUNISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) Resen/e 
Bank of India (RBI) have reported that as at ttie 
end of March, 1991 (latest aveulat>le) there were 
17,146 sick units in Madhya pradesh with out
standing bank credit of Rs. 111.34 crores. of 
these, 273 units with outstanding bank credit of 
Rs. 27.67 crores were identified as potentially 
viable and 196 units with outstanding t>ank credit 
of Rs. 17.65crores have t»een put under nursing.

(b) The data reporting system does not gen
erate information about category-wise recover
ies. However, the recovery periormance of 
public sector banks in respect of IRDP loans for 
the lasttwoyearsending June 1991 and June 
1992 (latest available) is as follows:

Year ended June Demand recovery

1991 1272 528

1992 1439 257
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Traffic Wothinessof N.H. No. 5 last three years?

5754. DR. VISWANATHAM KANITHI: Will 
the Ministerof Surf ace sport tie pleased to state;

(a) whether the National Highway No. 5 is not 
In traffic worthy condition;

(b) if so, the steps taken by the Government 
to repair this National Highway; and

(c) the funds provided for maintenance/re- 
pairof this National Highway during e?ch of tf»e

THE MINISTER OF STA TE  O F THE MIN
ISTRY OF SURFACE TRANSPORT (SHR! 
JAGDISH TYTLER): (a) to (c). National High
way No. 5 is t>eing maintained in a traffic worthy 
condition depervjing upon the availability of
funds. Thefundsformaintenance/repairarenot 
(xovided National Highway wise but State wise 
National Highway No. 5 passes through Andhra 
pradesh.OnsssaandTamilNadu. Thebudget 
allotment for maintenance/ repair of all National 
Highways including NH 5 in these Statesfortho 
last 3 years in as under:

1990-91 1991-92 1992-93

1. Andhra
Pradesh

132828 1279.42 1249.44

2 Orissa 654.73 859.98 738.52

a Tamil Nadu 940.80 979.91 1134.69

(Translcttion]

Japanese Assistance Urider Baudh 
Path Marg Yojana

5755. SHRl LAKSHMI NARAIN MANI 
TRIPATHI: Will the Minister of Surface Trans
port t>e pleased to state:

(a) whether any amount has been received 
Irom Japanese Govememnt under Baudh Path 
Marg Yojana for widening andf trengthening tfie 
road linking Budh Pilgrimage Sah>;r Maher 
(Shravasti) situated in Beh^raich district of 
Uttar Pradesh;

(b) if so. the details thereof; and

(c) the time by which the scheme is likely to 
t*e completed?

TH E  MINISTER OF STA TE  OF THE MIN
ISTRY OF SURFACE TRANSPORT (SHRl

JAGDISH TYTLER); (a) to (c). A Loan Agree
ment wa^ signed t>y the Government of I ndia and 
tfie Overseas Economic Cooperation Fundol 
Japan (O ECF) on 15th December, 1988 for 
developme nt of inf rastructui al facilities at se
lect sites in the identified Buddhist Circuit in the 
State of UP and Bihar at a total project cost of 
Rs. 220.43crores. out of which financial assist
ance to the tune of9.244billion Japanese yen 
would l>e made available by the OECF. This 
includes development of State roads in UP 
(indudvig Sharavasti area) at a c ^ t  of Rs. 37.57 
crores for which the State Govt, of UP are 
constitutionallyconcemed. T h e  S c h e m e  of loan 
assistance is likely to be completed b y  January. 
1994.

lEn^ishl

Bureau Of Frauds

5756. SHRl B.L. SHARMA PREM: Will thej 
Minister of Finance tje pleased to state:
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(a) whether the proposed establishment of a 

Bureau of Frauds for banks and otherfinancial 
institutions involves any bifurcation of the C.B. I.

' on account of work load, and

(b) the time by which the above Bureau is 
likely to be set up?

THE MINISTER OF STATE INTHE MINIS
TRY OF FINANCE AND MINISTEROFSTATE  
IN THE MINISTRY OF PARLIAMENTARY 
a f f a ir s  (DR. ABRAR AHMED): (a) The de
tails about the proposal are yet to be woiKed out.

(b) No time-frame has been stipulatedfortf>e 
above purpose.

1915(SAKA)
[Engfeh]

Written Answers 1634

Recruitment in Banks

\Translation]

Bidi Workers:

5757. SHRIMAHENDRA KUMAR SINGH 
THAKUR: WIN the Minister of Labour bepleased 
to state:

(a) whether most the bidi workers have been 
suffering from ti iberculosis;

(b)wtiettier the Government have conducted 
or propose to conduct any survey in this regard; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE O F TH E  MIN
ISTRY O F LABOUR (SHRI P.A. SANGMA):
(a) No. Sir.

(b) The Central Government has not con
ducted any All-India Survey and there is no

' proposal to conduct such survey to find out the 
'f̂ cidence of T. B. cases among the beedi work
ers.

(c) Does not arise.

5758. SHRI C.SREENIVASAN; Will the 
Minister of Finance t>e pleased to state:

(a) whether it is a fact recruitment to the posts 
in the clerical and other non-officer cadres in 
various branchesof public sector banks in Delhi 
including the State Bank of India was stopped 
three years ago; and

(b) if so. the reasons therefor?

THE MINISTEROF STATE INTHEMINIS- 
TRYOF FINANCE ANDMINISTEROFSTATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b) 
Banking Service Recruitment Board. Delhi has 
reported ttiat it has selected and recommended 
for appointment clerical cadre personnedi to the 
public sector banks, including State Bank of 
India for appointment in their branches in Delhi 
duringtheyears 1990.1991 and 1992.

Import of Cars/Features Film and Video 
Rkns

5759. SHRI MANORANJAN BHAKTA: Will 
■ the Minister of Commerce be pleased to state:

(a) wtiether ttie Government have made any 
amendment in the import policy for importing 
cars, feature films and video films; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) and (b) No. Sir. 
Under the Export and Import Policy. 1992-979 
Revised edition March, 1993), import of cars is 
permitted by the eligible categoires subject to 
conditions as laid down in Ministry of Com
merce Public NoticeNo.21 -ITC(PN)/92-97dated 
26.6.1992 and public Notice No. 85 (PN)/g2-97 
dated 11.12.1992. Import of cinematograph fea
ture films and video films is permitted by the



National Film archives of India. Film and pemnit- 
ted by the National Film Archives of India. Film 
and Televeision Institute of India and Children’s 
Film Society of India, and by the others subject 
to conditions specified in Ministery of Com
merce Public Notice No. 38 (PN)/92-97 dated 
12.8.1992.

1635 Written Answers APRIL 19,

Copies of these Public Notices are available 
in the Parliamentary Library.

Export Of Rosewood And Other Items

5760.

1993 WrittenAnswers 1636

SHRIBAPU HARICHAURE; 
SHRIMANIKRAO HODALYA 

GAVIT:

Will the Minister of Textiles be pleased to 
state;

(a) whether a number of carved rosewood 
and such other items are exported from the 
country:

(b) if so, the details thereof, Statewise;

(c) whether tfie export of these items has not 
been satisfactory during the past few years;

(d) if so. the reasons ttierefor;

(e) whetherthe Government have received 
any suggestions from the exporters engaged in 
this industry about the reasons for fall in their 
exports; and

(f) if so, the details thereof and the action 
taken bythe Goverment thereon?

TH E  MINISTER OF STA TE  OF fHE 
MINISTERYOFTEX Tl'. f { f iH R I  G. VENKA T 
SWAMY): (a) Yes, S t . However Statewis - 
export data are not mail :taine)d. The nn'-) ( xport 
of Art wares of Roscw oc; deluding c. r ^mqs for 
the country (b) as a !o clunnf j the last five
years are as under;-

Year Value (in Rs.crores)

1987-88 2.77 (Actual)

1988-89 4.70 (Actual)

1989-90 6.01 (Prov.)

1990-91 7.34 (Actual)

1991-92 945 (Actual)

(c) No, Sir. The export of Artwares of 
Rosewood has shown significant increase dur
ing the last five years.

(d) Does not arise.

(e) No, Sir.

(f) Does not arise.

Brancfies of Nationalised Banks

5761. SHRI SYEDSHAHABUDDIN; Willthe 
Minister qf Finance tie pleased to state;

(a) the total number of branches of national
ised banks as on April 1,1993, State-wise;

(b) the average population covered per 
branch. State-wise;

(c) whether the inter-State disparity in terms 
of population perbranch has increased or de
creased during the last five years; and

(d) the steps taken or proposed to tie taken by 
the Govemment to reduce the disparity?

THE MINISTER OF STAE IN THE MINIS
TRY OF FINANCE AND MINISTER OF ST ATE
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED):(a) and (b) 
State-wise number of branches of public s e c t o r  

banks as on 30th September, 1992 (latest avail
able) is given in the statement



State-wise average population per bank of
fice as on31-3.19B5(end of ttie Branch Licens
ing Policy 1980-85) and as on 30th September,
1992 (latest availat>le) is also given therein.

(c) It will be obsen^edfrom the annexure that 
this average population per Bank Office in all 
States/Union Territories has shown a declining 
trerxl

(d) Under the present Branch Licensing

1637 Written Answers CHAITRA29,
Policy, more freedom has been given to Banks 
in relocation of their existing branches, opening 
of their extension counters, opening of control
ling offk:es, spinning off of business etc. Moreo
ver, these banks, which conform to the revised 
capital adequacy nomns and prodential account
ing standards, by the prescribed dates will have 
the freedom to open their branches at semi- 
urt>an/urban/metropolitan/porttown centres on 
their own.

1915(SAKA) WrittenAnswers 1638
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Loan to SQ/STs And other Backward 
Classes In Assam

1645 WrittenAnswers CHAITRA29,1915(SAKA) WrittenAnswers 1646

5762. SHRI PROBIN DEKA; Will the Minis
ter of Finance be pleEised to state will details of 
credit extended by public sectorbankstoSched- 
uled Castes/ Scheduled Tribes and other back
ward classes in Assam under- priority sector 
during the years 1990,1991 and 1992?

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND MINISTER OFSTATE 
IN TH E  MINISTRY OF PARLIMAMENTARY 
AFFAIRS (DR. ABRAR AHMED): Intennsof 
Resen/e Bank of India's gidelines all public 
sector banks are required to extend atleast 10% 
of their total credit to weaker sections, including 
Scheduled Castes/Scheduled Tribes. No State- 
wise/borrower category-wise targets in this re
gard have been stipulated. The data reporting 
system does not generate information about 
various classes of society. However, the out
standing amount of advances of ail scheduled 
commercial banks extended to Scheduled 
Castes/Sheduled Tribes in Assam as at the end 
of March 1990 and March 1991 (latest 
available)are given below; (Amount in Rs.
crores) *

As at the end of S C / S T s
Accounts Account

March 1990 , 175141 66

. March 1991 192027 102

[Translation]

Exports By MMTC.

5763.SHRI RAMDEW RAM: Willthe Minis
ter of Commerce be pleased to state:

(a) the total amount of exports made by the 
Metals and Minerals Trading Corporation 
(MMTC) during the last six months:

(b) the detail of the exports made during each

of the last three years;

(c) the reasons for the decline in exports;

(d) whether any review has been conducted 
regarding the performance of the said 
organisation;and

(e) if so, the details thereof?

TH E MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) Exports effected 
by MMTC during the last six months Oct. '92- 
March. *93) amounted to Rs. 885.3crores.

(b) Exports made by MMTC during each of 
the lastthree years are as under:

Year Exports (in Rs. Crores)

1990-91 1324.9

1991-92 1786.5

1992-93 1559.5

(c) The decline in MMTC’s total exports 
during 1992-93 as compared with those in the 
previous year was due to the recession in devel
oped markets including Japan in general and 
steel industry in particular besides 
decanalisation of number of items previously 
canalised through it.

(d) and (e) MMTC's performance was last 
reviewed on 4th Nov., '92 when the reasons for 
downward trend in exports and the measures to 
reverse this trend were considered.

Cases Referred To BIFR From Gujarat

5764. SHRI N.J. RATHVA: Will the Minister 
of Finance t>e plectsed to state:

(a) the unmber of cases entrusted to the 
Board of Industrial and Financial Reconstruc
tion (BIFR) during the last three years from 
Gujarat;
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(b) the number of sick industrial units revived 

durir>g the above period with the assistarKe of 
the Board;

(c)the number of cases stillunder considera
tion; and

(d) the reasons for delay in disposing these 
cases of?

TH E MINISTER O F STATE IN THE MINIS
TRY OF n i^ N C E  AND MINISTER OF STATE 
IN TH E  MINISTRY O F PARLIAMENTARY 
AFFAIRS(DR. ABRAR AHMED): (a)to(c)The 
Board for Industrial and FinarK:ial Reconstruc
tion (Bl FR) has reported that it has registered 40 
references during 1990,1991,1992arxj 1993(up 
toMarch, 1993). Further, out of the total number 
of 121 referervxsregisteredsince 1987, revival 
schemes have been approved/sarK:tioned in 
respect of 42 references. 45 references have 
been dismissed as either not maintainable or 
else winding up recommended to the High Court, 
and 34 refererv:es are under process.

(d) Tt^e references registered with BIFR are 
processed as perthe provisions of Sick Indus
trial Ckxnpanies (Special Provisions) Act, 1985. 
and reasonable opportunity is given to all corv 
cemed at the various stages of inquiry.

Transchart Services

5765. SHRISANAT KUMAR MANDAL; Will 
ttie Minister of Surface T  ransport t>e pleased to 
leferto the reply given to Unstarred Question rJo. 
3595onMarch3.1993andstate:

(a) the reasons for levying service charge on 
Indian sfwpowneis only;

(b) whether tt\e Government propose to levy 
chartering service charge on foreign shipping 
companies also; and

(c) if so.the details thereof?

TH E  MINISTER OF STA TE  OF THE MIN

ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER ): (a) Foreign shipowners 
are already paying2.5%onfreight/deadfreight 
arnJ demurrage as address commission which 
is retained by the irNierrting Gcverrvnent Depart- 
ments^Dublic sector Undertakings. Tf>eservice 
to Indian shipowners was. however, being ren
dered free so far by TRANSCHART. A begin
ning has t)een made by levying 1%as chartering 
service charge with effect from 1st February 
1993.

(b) and (c) Tt>ere is no such proposal.

Sick Textile MUIs

5766 SHRI SUSHIL CHANDRA VARMA: 
WiN the Minister of Textiles tie pleased to state;

(a) the latest figures of the sick textile mills 
in the country State-wise;

(b) ttie salientfeatuFesoftfte exit policy of the 
Government and of ttie safety net to t)0 provided 
to the mill workers;

(c) the size of ttie natk>nal renewal fund and 
whether any anrKXint out of this fund has been 
placed at tfiedeposal of the State Governments 
to meet the requirements of the SKk textile mills:

(d) wfiether tfiere are different rwrms for thie 
grant of retirement benefits for the N TC mill 
wortters andof the sick mills not taken over by 
the NTC; and

(e) if so, the reasons therefor?

THE MINISTER OF STAE OF THE MINIS
TR Y OF TEX TILES (SHRI G. VENKAT 
SWAM Y); (a) There are 233 mills registered 
with Board For IrKlustnal and Financial Recon
struction (BIFR)as sick ason 31.1.93. Astatemnt 
is attached

(b) and (c) The Govt, havenotformulatedany 
Exit Policy so far. However. Textile Workers’ 
Rehabilitation Pund has been set up in pursu-



ance of Textile Policy. 1985to provide interim Govememnt so far.
relief to the workers rendered )ot>less due to 
permanent/partial closure of amill.Govt. have 
also set up Natioruil Rerwwal Fund for re-de- 
ployment of retraining of retrenched workers.
Under NRF there is a proviskm of Rs700crores 
or the year 1993-94. No funds have repartedly 
been placed it the disposal of the State

1649 WrittenAnswers CHAITRA29,1915(SAKA) Written Answers 1660

(d) yes. Sir.

(e) Since the NTC mills are nationalised 
underthe policy of the Govemment, the norms 
are different from those of the mills under the 
private management.

STATEM ENT

S.No Name of the State No. of the mills

1. Bihar 3

Z West Bengal 14

a Orissa 2

4. Uttar Pradesh 27

& De»ii 1

6 Punjab 4

7. Haryana 8

8 Cfiandigaih 1

9. Himachal Pradesh -

10. Rajastfian 12

11. Guiarat 50

12. Mahrashtra ' 43

13.• Madhya Pradesh 11

14. Andhra Pradesh 13

15. Karnataka 15

16. Tamil Nadu 25

17. Kerala 4

Total 233
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Export of Cotton

5767. SHRIHARISH NARAYAN PRABHU 
ZAN TYE : Will the Minister of Textiles be 
pleased to state;

(a) whether the Government have directed 
the National Textile Corporation (N TC ) not to 
allocate working capital to its 34 sicic mills 
declared for closure or m er^r,

(b) if so, the details of directives issued and 
names of the mills likely to be affected as result 
of implementation of such decision;

(c) the number of workers likely to be ren
dered jobless and the time fixed for their reha
bilitation, unit-wise;

(d) the funds released from t|^ Central fund 
fortheir rhabilitation; and

(e) the details of the representations re
ceived by the Governemtn fromt he union of 
affected workers and the action taken 
thereon?

TH E  MINISTER OF STATE O F TH E  MIN
ISTRY OF TEX TILES (SHRI G. VENKAT 
SWAMY): (a) to (e). Due to resource con
straints, National Textile Corporatic 1 was di
rected by the Government not to pumpfurxis into 
the 34 chronically sk:k mills. Several represen- 
tatkxis were received bythe Government against 
the decision of the Government. Government 

 ̂ clarified to N TC  that statutory dues such as 
i wages, salaries etc. in respect of 34 chronically 

sick mills need not be with-held. Some of the 
N TC  mills have been indentified as rK>n viable 
due to inter-alia, recurrent losses, low produc
tivity, high man machine ratio etc. The question 
of ck)sure or retention of individual mills of NTC 

< will opend on the impact on viability of labour 
I rationalisation now being done thorugh Volun- 
Vtary Retirement Scheme and other relevant 
I factors.

5768. SHRI RAM TAHAL CHOUDHARY: 
Will the Minister of T  extiles t>e pleased to refer 
to the reply given on December 11,1992 to 
Unstarred Question No. 3087 regarding export 
of cotton by agents and state:

(a) whether the requisite information has 
sirtce been collected;

(b) if so. the details thereof; and

(c) if not.the reasons therefor?

THE MINISTER OF STATE OF THE MIN
ISTRY OF (SHRI G VENKAT SWAMY): (a) to
(c) The infonmatkin is being collected.

lEngHsh]

U C  Centres for Housing Loans

5769. DR. (SMT.) K.S. SOUNDARAM: Will 
the Minister of Finarx:e be pleased to state:

(a) whetherthe Government propose to set 
up some more centres of LIC in the country, 
partk:utarty in Tamil Nadu forfacilitating grant of 
housing k>ans under dwn Your House’Schenie:

(b) if so, the details thereof, Statewise and 
the areas wfiere such centres of LIC have been 
opened orproposed to be opened?

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE ANDMINISTEROF STATE 
IN TH E MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED); (a) No, Sir.

(b) Does not arise 

[Translatior]
Export of Cotton

5770. SHRI CHHIUBHAIGAMIT; Will the 
Minister of Textiles b>e pleased to state;

a) whetherthe Union Govemmnet propose 
to allow farmers to export their cotton direct;
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b) if so, the details thereof; and T  ransport t>e pleased to state:

(c) if not, the reasons therefor?

TH E MINISTEROF STATE O FTH EI^IN - 
ISTRY OF TEX TILES (SHRI G.VENKAT 
SWAMY): (a) to (c). Cotton isexpofted through 
specilised agencies like cotton Corporation of 
India. Co-operative Marketing Federations and 
PrivateTrade. These agerfcies procure cotton 
either directly from the farmers in the market 
yards or through their cooperative societies.

[English]

Visakhapatnam PortTrust.

5771. SHRI RAMA KR ISH N A  
KONATHALA: Will the Minister of Surface

(a)thedetailsoftotalextent of land owned by 
the Visakhapatnam PortT rustarwitheextentof 
land leased out or sold during the last three 
years; and

(b) the annual revenue earned by the Pori 
Trust on such leased lands during the three 
years?

THE MINISTER OF STATE O FTH E  MIN
ISTRY OF SURFACE TRANSPOT (SHRI 
JAGDISHTYTLER):(a)and(b).Thetotalextent 
of land owned by Visakhapatnam Port Trust 
(VPT) is 7473.89 acres. The land area leetsed 
out to various Govt. agencies/PrivateOrganisa- 
tkmsand the revenue thus earned during the last 
three years is as under:-

Year
(In acres)

Landarea
(inRs.)

Annualrent

1990-91 23.59 4,81,557

1991-92 143.10 14,75,313

1992-93 84.86 15.91,487

35,48,357

AnareaotB. 1 Sacreshastjeentransferedto 
R a B Natk>nal Highway authority forwidening 
of NH-5 Road on payment of Rs. 14,28,326/-

[Translation]

Working Of Employees State Insur
ance Scheme In Madhya Pradesh

5772. SHRI MAHENDRA KUMAR SINGH 
THAKUR; Will the Minister of Labour be pleased 
to state:

(a) whetherthe Government have reviewed 
the working of Employees to state Insurartce 
Scheme in Madhya Pradesh;

(b) if so, the details thereof; and

(c) the action taken by the Government in 
this regard?

THE M IN ISTER O FSTATEO FTH EM IN - 
ISTRY OF LABOUR (SHRI P.A. SANGMA):
(a)to(c)The General purposes SulJ-Committee 
of the ESI Corporation had visited Madhya 
Pradesh in 1990and reviewed the wortdng of tfie 
ESI Scfwme. The Committee had found certain 
deficiencies in the ESI medical facilities such 
as lack of specialists, unserviceable medical 
equipments, etc. The ESI Coiporation hassince 
brought the recommendation/observatk>r« of 
the Committee to the rK)tice of the State Govem-



[English]
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mentfortaking remedial measures. (b) if so. the details of sucfi assistance 

provided by each bank separately during 1989- 
90.1990-91 and 1991-92; and

APRIL 19,1993 Written Answers 1666

Performance of NTC (c) it not. the reasons therfor?

5773 SHRIS.B.THORAT;Winthety^isleT 
Textiles bepleased to state;

(a) whether the Govememnt fiave reviewed 
the perf ormarxre of tf̂ e Natior^ Textile Corpo
ration (N TC) recently at Minister's level;

(b) if so. the majorproblem areas identified;

(c) the details of comprehensive action plan 
worked out with short term and k>ng term strat
egy in resolving the issue keeping in view the 
interest of textile workers; arxJ

(d) the details of modernisation plan of NTC 
during the Eighth Plan period?

TH E fWIINISTER O F STA TE  OF TH E  MIN
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) Yes. Sir. The progress in imple- 
mentatkxi of Turn Around Strategy in fMTC miRs 
was reviewed t>y Minister of State forTextiles on 
1.2.1993and29.3.1993.

(b) and (c) Government have approved a 
Turn Around Strategy for N TC  mills involving 
Voluntary ratkxialisation of labour. Modernisa
tion. amalgamation/mergerof Mills etc.

THE MINISTER OF STATE IN THE MINIS- 
TR YO F FINANCE ANDMINISTER O FSTATE 
IN TH E  MINISTRY O F PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b). 
Yes. Sir. The assistance provided by ttie Sched
uled Commercial banks to small scale indus
trial units of Sikkim as on the last Friday of June, 
during tfie last three years is given hereunder:

(Amount) 
(Rs. in lakhs)

1969 66.46

1990 61.46

1991 30.95

Bank-wise details of assistance provkJe are 
not compiled by the Reserve Bank of India.

(c) Does not arise.

Information of Foreign Loans And 
Grants

5775. SHRI SYED SHAHABUDDIN; Will 
ttie Minister of Finance be pleased to state:

(d) lthasbeenproposedtoinvestRs.532.78 
crores for modemisation of NTC rmls during 8th 
plan period.

Assistance To SSI Units In Sikkim

(a) the total inflow of foreign loans during
1992-93;

(b) ttie total inflow of institutional loans dur
ing the same perkxt;

5774. SHRIMATI D.K. BHANDARI: WiH the 
Minister of Fir>ancet>e pleased to state:

(a) whetfier financial assistance has been 
provided to Small Scale Industrial (SSI) Units 
of Sikkim by pubik: and private sector t>anks;

(c) the total inflow of commercial loans 
during the same period;

(d) tf>e total inflow of foreign grants, institu
tional, inter-Govemmentalorprivate during the 
sameperiod;
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(e) the total actual outflow on account of 

institutional or cominefcial loans, including prin
cipal and interest payable during 1992*93, dur
ing the same period; and

(f) the net inflow on account of foreign loans 
andgrantsduringtfie 1992-93?

THE MIN ISTER OF STATE IN THE MINIS- 
TRYOF FINANCE ANDMINISTEROFSTATE 
IN TH E  MINISTRY O F PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) The total 
inflow of foreign loans from multilateral institu
tions, bilateral donors and External Commer
cial Borrowings is estimated to be Rs. 18871 
crores during 1992-93.

(b) Tfie total irtflow of loans from multilateral 
v̂nstitutions, out of (a) above, is estimated to be 
Rs. 11945crores during 1992-93.

(c) The total inflow of extemal commercial 
borrowings, out of (a) above,is estimated to be 
Rs. 3938crores during 1992-93.

(d) The inflow of foregin casl> grants to 
Government from all sources is estimatedto tie 
Rs. 1056crores during 1992-93.

(e)Thetotaloutflowonaocountof repa,-nent 
of principal and payment of interest to multn.'

-• era! institutions and commercial sources is 
estimated to be Rs. 13822crores during 1992-
93.
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(f) The net inflow i.e. net of repayment and 

interest payment on account of foregin loans and 
grants from multilateral institutions, bilateral 
dorK>rs and extemal commercial borrowings is 
estimated to be Rs. 2535during 1992-93.

Nabard Assistance For Village And 
Ck>ttage industries

5776.SHRI PROBIN DEKA: Will the Minis
ter of FinarKie be pleased to state:

(a) wtietherthe National Bankfor Agriculture 
and Rural Rural Development<NABARD) has 
extended refinance assistance to set Ltpi village 
and cottage industries in tfie country; and

(b) if so, the details of assistance provided 
during each oftfielastthree years, State-wise?

THE MINISTER OF STATE IN THE MINIS- 
TR YO F RNANCE AND MINISTER OFSTATE 
IN TH E MINISTRY O F PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b) 
Yes, Sir. Tfie National Bankfor Agriculture and 
Rural Development (NABARD) extends refi
nance assistarHse to banks for financing rural 
artisans/entreprenuers for setting up industrial 
untis in the small, tiny, cottage and village 
industries sector, covering all non-farm activi
ties in rural areas. The details of assistance 
providedtothe abvoe units by NABARD during 
k. last three years i.e. 1989-90,1990-91 and 

'^1  *^(State-wise)aregiveninthestatement.
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EmploymentTo Weavers Under Janata 
Kapdayojna

5777. SHRIRAMDEW RAM: Will the Min- 
isterof Texttles be pleased to state:

(a) whether the Government have f ormu- 
lated any scheme urxlerthe Janata KapdaYojna 
to provide employent to the weavers; and

(b) if so. the details thereof?

TH E MINISTER OF STAE O FTH E MINIS
TR Y O F TE X TILES  (SHRI G. VENKAT 
SWAMY): (a) and (b) Government is imple
menting ‘Janata Cloth Schme’ in the handloom 
sector since 1976 with the twin objectives of 
providing sustained employment to the urwm- 
pioyed and under employed handloom weavers 
and at the same time making available cloth at 
affordable prices to the poorer section of the 
population particularly in rural areas. The 
Scheme is implemented through the State Gov
ernment. Govemmnt of India subsidises pro
duction of Janata Coth @Rs. 3.40persquare 
metre for cotton items and @ Rs. 13.60 per 
square metre for woollen items. The implemen
tation of ttie scheme is governed by a compre
hensive set of guidelines issued from time to 
tirrie.

Industrial Rnance Branches of SBI

5778. SHRI N.J. RATH VA: Will the Minister 
of Finance t>e pleased to state:

(a)whetherthe State Bank of lndia(SBI)has 
opaned any industrial finarx:ial branches in some 
States;

(b) if so. the details thereof, State-wise;

(c) whether a high level coordination com
mittee has been consituted in each State to solve 
the pro(}lems of entreprenours; and

(d) the steps taken by the State Bank of India 
to help medium and large industries in each 
State?

CHAITRA29.1915(SAKA) Written Answers 1666

THE MINISTER OF STATE IN THE MINIS
TRY OF FINANCE AND MINISTER OFSTATE 
IN TH E  MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) and (b) 
As per records maintained by Reserve Bank of 
India (RBI), State Bank of India has opened 10 
Industrial FinarK:e Branches as detailed below:

S.No. State/Union Territory Cenbe

1. Andhra Pradesh hlyderabad

z Madhya Pradesh Indore

a Madhya Pradesh Bhopal

4. Maharashtra
•

Bombay

& Maharashtra Pune

6. Karnataka Bangalore

7. Uttar Pradesh Kanpur

a Tamil Nadu Madras

9. UnionTerritoryof
Delhi

New Delhi

10. UnionTerritoryof
Chandigarh

Chandigaih

In addition to the above, six authorisations were 
pending with itfor opening Industrial Finance 
Branches at the following centres:-

State Centre

1. Assam Guwahati

2 Bihar Patna

3. Maharashtra Nagpur

4 Orissa Bhut>euieswar

5. Gujarat Vadodara

a West Bengal Calcutta
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(c) and (d). The information is being col- 

tected and will be laid to the extent possible on 
the Table of the House.

[English]

Paperless System For Transaction In 
Securities

5779. SHRI SANAT KUMAR MANDAL; 
Will the Minister of FINANCE t>e pleased to 
state;

(a) whethertfie Government have decided to 
appoint a high powered committee to look into 
various aspects for evolving paperless system 
for transactions in securities as declared by him 
during nweting at Bombay Stock Exchange;

(b) if so, ttie implications of the newsystem;
and

*'
(c) the steps being taken by tfie Government 

to prevent artomalies which came into light in the 
old system of transfer of securities

THE M INISTEROFSTATE IN THE MINIS
TRY OF FII^JANCE AND MINISTEROFSTATE 
IN TH E  MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) As de
cided by the Government, a Technical Group 
has already t>een constituted by the Stock Hold
ing Corporation of India Ltd. toconsider, inleralia. 
the folk>wing in thecontext of the establishment 
of a Depository System:-

(I) to examine the legislativechanges in the 
Stamp Act, Income Tax Act and other relevant 
Acts;

(ii) to clarify the approach to the establish
ment of a Depository System;

(iii) to suggest the required institutional 
changes.

It has also been decided to consider 
appointment of a committee to look into the

various aspects of evolvingapaperlesssystem 
for transactions in securities depending upon 
the recommendations of the Technical Group.

(b) At this stage it is premature to anticipate 
ttte implications of ttie new system.

(c)TheconstitutkxioftheTechnicalGroup 
referred to at (a) above is one of the steps taken 
by the Government in this regard.

Export Of Chemicala/Drugs And

5780. SHRI HARISH NARY AN PRABHU 
ZANTYE; Will the Minister of COMMERCE be 
pleased to state:

(a) the total export earnings in chemical 
sector urtder chemexil during each of the last 
three years, panei-wise arxJ the projections 
made during the Eighth Five Year Plan;

(b)wtielhenhee9ipo(tsafdrug5andpharma- 
ceulicals have suffered badly due to constraints 
afnjpee-roubteparity(exchangeralio)probierr.:

(c) if so,,tfie details thereof;

(d) the new areas and items identified in 
terms of high potential for exports during the 
Eighth Plan period; arxJ

«

(e) the steps taken by the Government to 
tx>ost the exports of drugs and pharmaceuti
cals?

TH E MINISTER OF COMMERCE (SHRI 
PRAigABMUKHERJEE): (a) The total export of 
CHEME XCIL items for the last three years are 
given in the Annexure at overleaf. Projections 
for 93-94 alone made by CHEMEXCIL have 
been given. This is subfect to scrutiny and 
approval by Government. Projections t>eyond 
tfiis period have not been made.

(b)and(c). Exportsof Drugs'and Pharma
ceuticals to Russia have fallen because of nnapf



(Rs. incrores)
(Estimated)

1669 WrittenAnswers CHAITRA29,
economic changes and exchange probtems.

1991-92 Apr.92-
Feb.93

Exports to 382.77 28.40
Russia of drugs and
pharaceutk^

(Chemexcil Figures)

(d) As regards bulk drugs are concemed
exports for the next five years will depend upon 
the new policies that are going to be formed by

the newEEC Group. Unless that isdear, it would 
be difficult to project the areas. However,the 
major markets are USA.Canda, Europe, South 
East Asian Markets,Latin American Countries 
arKi the Far-East. A number of delegations from 
Brazil, African Countries and Middle East are 
also being invited to project the Indian Drug 
Industry for the purpose of increasing the ex
ports.

1915(SAKA) ' WrittenAnswers 1670

(e) The Liberalisation measures taken over 
the past several months, devaluation and the 
announcement of unified exchange rate, have 
encouraged all exports including drugs and 
pharaceuticals.
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Wideningof Visakhapatnam-Anakpalky (a) the criteria fixed for appointment of Re

section of National Higlmay No.5

5781. SHRI RAM KRISHNA KONATHALA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state:

(a) the present stage of work in respect of 
widening of Visakhapatnam-Anakpalky Sec
tion of N.H. No. 5 into four lanes;

(b) the total cost of the project and loan given 
by the Asian Devetopment Bank for tfie project 
so fan and

(c) the time schedule for completion of this 
project?

TH E MINISTER OF STATE OF TH E  MIN
ISTRY O F SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER ): (a) Visakhapatnam- 
Anakapally Section of National highway No. 5 
consists of two packages i.e. package-1 (km. 
377tokm. 395/B72of Vijaywada-Visakfiapatnam 
Section and km. 0.0 to km. 2/837 of 
Visakhapatnam-Bhubaneswar Section) and 
package-ll km. 358/0to km. 377/Oof Vijaywada* 
Visakhapatnam Section irx:luding Anakapally 
Byepass). The work on contra^ package-1 is in 
progress and progress achieved till February, 
93 is21.73%. The wor1< on package -II is yet to 
commence for whk:h award of tenders is under 
process.

(b) The estimated cost of the project is Rs. 
644million and the loan arrK>untalkx:atedforthis 
project by Asian Devekspment Bank is atxHJt US 
$20.14 million.

cruiting Agents;

(b) wfiethersome fees arecharged t>y these 
Agents from persons seeking foreign employ
ment through these Agents;

(c) if so, the details thereof;
I

(d) whether these Agents ensure full safety 
and security to persons getting employment 
abroad;

(e) if so, details thereof?

(f) whether these agents have been ap
pointed in all States and Union Territories of 
country; and

(g) if so, the details thereof?

THE MINISTER OF STATE O FTH E  MIN
ISTRY OF LABOUR (SHRI P. A.SANGMA): (a) 
The Registration Certificate for conducting 
manpower business for employment abroad is 
granted after taking to account factors like the 
applicant's financial soundness, arrangement 
made for trade-testing of the workers, adeqacy 
of premises available etc. security ranging from 
Rs. 1 lakh to Rs. 5 lakhs in the form of Bank 
Guarantee is also obtained from the applicant 
depending upon the number of workers pro
posed to be deployed by him/her.

(b) and (c) Underthe Emigration Rules, 1983 
the servrce charge that may be recovered by a 
Recruiting Agent from an emigrant in respect of 
servk:es rendered cannot exceed Rs. 2000.

(c) The wort< on package-1 isscheduledtobe 
completed by31.3.1995. For package-ll, the 
schedule for completion would be decided on 
award of contract

Recruting Agents

5782. SHRIMATI D.K. BHANDARI: Will the 
Minister of Labour t>e pleased to state;

(d) and (e) The procedure of attestation of 
employment contract by the Indian Mission 
concerned has t)een prescribed with a view to 
ensuring safety and security of persons who 
obtain emigration clearance for employment 
abroad. In case of complaints received regard
ing violation of the employment contract, 
appropir.«)te action is taken against the con- 
cemed'Recruiting Agent iftie is found responsi-
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ble. Security taken from the Recruitingagents is 
intended to meet the cost of repatriation of the 
recruited workers standed aborad.

(OafKl(g). The Stale-wise break upo(nunrA>er 
of Recuriting Agents registered under the Em»- 
gratkin Act, 1983 as on 31.3.93 is given in 
statement attached.

Written Answers 1676

STATEM ENT

Statement-wise figures of Recruiting Agents 
registered with the Ministery of labour as on 31 • 
3-93 referred to in repty to parts(f) arxi (g) of Lok 
SabhaQuestkxiigo. 5782for 16-4-93.

State No. of Recnuting Agents

1. Maharashtra 1094

2 Detii 441

a Tamil roadu 85

4. Punjab 66

5 Kerala 60

6 Andhra pradesh 48

7. Charxigaih 38 '

a Uttar Pradesh 2B

9 Raiasthan 18

10 H.**'.-ana 12

11. kamatka 14

12. Goa 9

13. Gujarat 10

14. West Bengal 7

15. Orissa 5

Stafe No. of Recmi^ig Agents

16. Jammu arnJ Kashmir 4

17. Bihar 2

18. Madhya Pradesh 1

Total 1942

Export/lmpot Of Raw Mateiral, Capital 
Goods And Other Items

5783. SHRIHARISH NARAYAN PRABHU 
ZANT YE: WiH the Minister of C O f^ E R C E  be 
pleased to state:

(a)the target fixed for export and import of 
various raw materials, capital goods arKj other 
items by standard classification for 1992-93;

(b) the details both in terms of quantity and 
vahje.thereof;

(c) whether the target fixed for the above 
items has been achieved so far;

(d) if rxM, tt>e reasons therefor;

(e) whether further strategies have t>een 
worked out toensureerKxxjragng results on the 
front;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

TH E MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) to (d) Export tar
gets are set on finarKlal year basis for the 
principal product groups, only in value terms 
Targets for 1992-93and the actual petlomruince 
upto April-Decemljer. 1992the latest period for 
which such data is available, is given in the
statement attached Amor>g ttie reasons for slow 
growth in exports mention may t>e made of rapid
fall in trade with CIS and East European Coun
tries. recessk>n in irKlustrially developedcoun-
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tries and sluggish growth in world trade. No 
targets are set for imports.

(c) to (g) In order to increase exports, the 
Government have taken major stepsfor liberali
sation of trade which irx;lude provision of export 
linked imports, reduction of import licensing, 
strengthening export irx»ntives, removal of pro
cedural irritants through simplification of policy 
and procedures, and pruning of negative list of 
exports. In 1993-94 Budget, the system of mar
ket determined unified may raw materials and

capital goods have been reduced. The interest 
rate of rupee export credit has been reduced by 
one percentage point and the interest tax in the 
case of export credit has been reduced by one 
percentage point and the Interest tax in the case 
of export credit from banks has been waived. 
Banks have t>een asked to ensure that export 
credit amounts to at least 10% of their total 
advances. Besides, 34commodities have been 
identified as “Extreme Focus" sectors aimed at 
Value or Volume irx:rease of 30% every year, in 
exports.
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New Bank Branches in Gujarat

5784 SHRIN.J.RATHYA:WilHheMinister 
of FIN ANCE bepleasedtostate:

laMhe number of licences issued by the 
Reserve Bank of India to open new branches of 
public sector banks in Guiarat.porticulafly in 
adivasi dominated area of Chhota Udaipur 
during the last three years and the centres 
identified for purpose;

(b) whether the banks concerned have 
opened their biarK:hes in Chhota Udaipur regkxi 
on the basis of the Ncences issuedto them; and

(c) if rK>t, t h e  r e a s o n s  t f w r e f o r ?

THE f^lNISTEROF STATE IN THE MINIS
TRY OF FINANCE AND MINISTER OF STATE 
IN TH E  MINISTRY O F PARLIAMENTARY 
AFFAIRS (DR. ABRAR AHMED): (a) to (c) No 
year-wise teences are issued by Reserve Bank 
of India (RBI) for opening tjanktiranches. How
ever, urKlertfie extent lioensir^ policy, RBI has 
altotted 54 rural centres to eligible t>anks. Out of 
this only one centre has been alotted in District 
Vadoarz in Block Karjani.

For opening branches in rural areas t>anks 
have to submit applic^tkxt through the Dtrecto- 
rateoflnstitutk>nalFinarx::e. Recardingopening 
of bank branches at Semi-urt>an centres, no 
state-wise quota has been fixe. For opening 
bank branches at urt^n/metropoMart/port town 
centres, RBI has alk>tted993 localities to com
mercial banks in unbanked^undeibankedareas 
to be opened during the period ending 31st 
March, 1995. As regards numt)erof branches 
existing and the new licences issued, if any, in 
adivasi dominated area of Chhota Udaipurthe 
inf ormatkxi is t>eing collected a rK l win be la k l  on 
the Table of the House to the extent available.

[English^

Coverableestablistfnents

5785.SHRI SYED SHAHABUDDIN: Will 
the Minister of LatxHirbe pleasedto refertothe

reply given toUnstaned Question No.242)dated 
March 12,1993andstate;

(a) number of coverable establishments 
identified as on April 1,1992 and April 1,1993;

(b) number of such estat>iishments formally 
brought under coverage of EPF Scheme on 
these two dates;

(c)number of such establishments in default 
as on Apnl 1,1992, and April 1,1993;

\

(d) the arrears on ttiese two dates; and

(e)theestimated amount duetobe collected 
through ttie covered establishments annually?

THE MINISTER OF STATE OF TH E MIN
ISTRY OF LABOUR (SHRI P.A. SANGMA);(a) 
to (e) lnformatk>n is t>eing collected and will be 
laid on the Table of the House.

Misuse of Gold import Policy

5786. SHRI RAM KAPSE; Will the Minister 
of FINANCE be pleased to state;

(a) whether ttie Govemment are aware that 
the receipts issued for legal import of gold are 
misused by smugglers tocover the seized goki;

(b) if so, the numtier of case came to the 
rKitice of tt>eGovemnrw>et since the introduction 
of Gold Import Policy; and

(c) the steps taken/proposed to be taken by 
ttie Govemment in this regard?

THE MINISTER OF STATE IN THE MINIS- 
T R Y  O F  F IN A N C E  (SH R I M.V. 
CHANDRASHEKARA MURTHY); (a) In few 
cases of sizure of gold duty receipts issued for 
legal improt of gokj have been producd to cover 
the seized goM.

(b) Information is beign collected and will be 
laid on the Table of the House.
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(c) Field formations have been alerted 

against the possit>le misuse of receipts. Bag
gage offioersai International Aitpofis have been 
directedto give ful details forthe passenger, his 
passport ar>d iderrtifying marks and numbers 
etc. of ttie gold in ttie baggage receipt.

NTC Mills

5787. SHRISANDIPAN BHAGAWAN: Will 
the Minsiter of TEXTILES be pleased to state:

(a)whethertheGoverr¥nent propose to harwl 
over certain NTC mills to worker's cooperative 
in Maharasthra, Madhya Pradesh and Gujarat; 
and

(b) if so, the details thereof, millwise?

THE MINISTER OF STATE OF TH E MIN
ISTRY O F TEXTILES (SHRI G. VENKAT 
SWAMY): (a)and(b). Government is willing to 
support any viableproposalforcoaperativisation 
of NTC mills, provided it bears the consent of all 
parties cortcemed. However no concete pro
posal in this regard has t>een r̂eceived so far.

Joint Ventures Atnoad

5788. SHRIMAT1 OIL KUMAR BHANDARI: 
Will the Ministerof COMMERCE be pleased to 
state:

(a) whetfiertt>e Union Government have set 
up some industrial units in Joint Ventures in 
some foreign countries during the last three 
years;

(b) if so. the details of these units, country- 
wise and criteria adopted in this regard; and

(c) the protection provided to these units in 
these countries?

TH E  MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) No, Sir.

(b) and (c). Do not arise.

5789. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Indian fishermen in Kutch area 
are affected due to the activities of Marine 
security agency of Pakistan as reported in the 
Indian Express datedjan. 3 ,1993(Ahmedabad 
Edn.);

(b) whethertfie Government have made any 
assessment of the situation;

(c) if so. the details thereof including the 
numt)erof firsherman afected; and

(d) the steps takorVproposed to t)e taken by 
the Govenrment to ensure the safety and secu
rity of Indian fishermen?

THE MINISTER OF EXTERN AL AFFAIRS 
(SHRI DINESH SINGH): (a) Govemmentare 
aware of instances of harassment of Indian 
fishermen by Pakistani ships off the Coast of 
Gujarat from time to time including in the recent 
period.

(b) and (c). The assessment is that these 
instances which do occur periodically involve 
fishermen operating close to the national Mari
time boundary which has not t>een fineilised yet. 
During the past four months, fifteen Indian fish
ing boats reportedly suffered harssemnt and 
intimidation by Pak authorities.

(d) Government have taken up this matter 
with the Govenrment of pakistan through diplo
matic channels. Regular and continuous patrol
ling of our waters by the Coast Guard is also 
being maintained. From March 1993. Coast 
Guard has also enhanced the forece levels of 
ships and aircraft to prevent such instarx:es.

Diplomatic Relations with Iraq

5790. SHRI SUSHILCHANDRA VARMA: 
Will the Minsiter of EXTERNAL AFFAIRS be 
pleased to state the present stauts of Indian’s

1915(SAKA) Written Arswers 1686
Indian Rshermen in Kutch Area
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diplomatic relations with Iraq?

APRIL 19.1993

TH E MINISTER OF STATE INTHEMINIS- 
TR Y  O F EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA): India has normal diplomatic relations 
with Iraq with an Ambassdor heading its Em- 
t>assy in baghdad. The Irqi Embassy in Delhi is 
currently headed by a Charged Affaires.

Economic Cooperation Organisation

5791. SHRI GOVINDRAONIKAM: Will the 
Minister of EXTERNAL AFFAIRS be pieasedto 
stcite:

(a) wfiehter a new regional grouping of ten 
South, West and Central Asian countries have 
decided to reopen tfie old silk, route, agreat trade 
artery linking Asia to Europe, tocreate mailtets. 
tx)ost exports ar>d atract investments;

(b)wfiethiertfiese countries have stabkushed 
tfie Economic Cooperatkxi Organisation (ECO);

(c) if so, the details thereof;

(d) whether the Govemment fiave any pro
posal to join the ECO for regional tade ties;

(e) if so, tfie details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS 
<SHRI DINESH SINGH): (a) to (c). The Eco
nomic Cooperation Organisation (ECO) com
prising Iran. Turkey, Pakistan. Afghanistan. 
Azerbaijan, Kazakhastan, Kyrgyztan, 
T  urkemenistan, Uzt^elistan and T  ajikistan heM 
a ministerial meeting at Quetta on Feburary 6- 
7,1993. The Action Plan drawn up by the ECO 
member states at this nr>eeting included, inter- 
aKa, a decisnn on tfie expansion and irrtegraton 
of road, rail and air networks to facilitate intra- 
ECO transportation and for making trade witfun 
the region a major component of economk: 
cooperation.
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(d) to (f). Govemment have not made any 

fomrtal proposal to join the ECO  for regional 
trade ties underthe umbrella of that organisa- 
tk>n, tlxMjgh Govenrment have engaged in sub
stantive discussions to improve bilaterail trde 
ties with members of tfie ECO. The reasons for 
Govenrment not proposing trade contacts with 
tfie ECO is because tfie procedures goveming 
cooperatk>n with additional countries of the re- 
gkMi are yet under discussion in tfie ECO itself.

Relations with Neight>ouring Countries

5792. SHRI GOPI NATH GAJAPATHI: Will 
theMinisterofEXTERNALAFFAIRS be pleased 
to state tfie specific steps taken and tfie achieve
ments made t>y tfie govenrment to strengthen 
furtfier tfie bilateral relatk>ns with neighbouring 
countries; country-wise?

THE MINISTER OF STATE IN THE MINIS
TR Y OF EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA):

(i) Bangladesh:

During the visif of Prime Minsiter of Bang
ladesh to India in May 1992, a number of Agree
ment's were signed. Amonth later, Tin Bigha 
Issue, a major bilaterai irritant was satisfactorily 
resolved. High level visitscontinue to take place 
t>etween tfie two countries.

(ii) Nepal - The Prime Minister visited Ne- 
palfrom 19-21 October, 1992. As a result of fiigh 
level decisions taken during the visit, the Indo- 
NepalTradeandTransit regime has been furtfier 
liberalized in Feb. 1993. Further specific steps 
Communk|ue issued after the Prime Minister’s 
visit.

(iii) Bhutan • The King of Bhutan paind a 
State visit to Indiafrom 3-7 Jan. 1993. During tfie 
visit, views were excfianged on futher strength
ening Indo-Bhutan relatk>ns and a Memoran
dum of Under-standing was signed on prepara
tion of the Sankosh fiydel Project in Bhutan.



(iv) China-Hon.Speaker,LokSabhavisited 
China in January 1993. The Joint woiWng Group 
of the boundary question met in October 1992 
Beijing to continue to seek a fair, resonable and 
miitoeilly acceptable boundary settlment with 
China

(v) Shri Lanka-The proposals formulated 
at the first meeting of the Joint Commission held 
in delhi in January 1993were actively followed 
up by both sides.

The President of Sri Lanka paid a state 
visit to India in October 1992 in hisceipacity as 
Chaimnan of the Sixth SAARC Summit. During 
this visit, the two sides exchanged views on wkle 
range of subjects. President Premadasapaid 
another visit in January 1993. The two visits of 
the Sri Lankan President helped in further pro
moting the friednly relations t>etween the two 

;̂ ~ountries.

(vi) Myanmar• Twodelegaionsfrom India 
visited myanmar in March 1993 the first was a 
trade delegation and tfie other delegation was led 
by the Foreign Secretary. During both these 
visits, bilateral and regional issues were dis
cussed. An agreement on cooperati »n in narcot- 
icscontfol wasalsosigned. Inthe nearfuture, we 
hopetobeabletosiTitheBorderT rdeAgreemnet 
ai .d Momorandum of Understanding on Border 
Manag&̂ r«»ln̂ .

(vii) Maid=''es - During the vist of our 
Prime Minsiterto makJiveŵ  jn June 1990, it was 
decided to set up a Vocational " r̂aining Centre 
in Makives-TNsproiect costing Rs. ;9.22crores, 
will be implemented by HMT (tntemational).

Government of IruJia is building a200- 
bed hospital atacost of Rs.39crores. A number 
of experts have been deputed to Maldives at tfie 
request of Maldivian Government. As the 
Maldiviansareofferedtrainingfacilitiesin India 
every year. A Joint Commission for Economic 
and Technical Corporation between the two 
countries was set up an two meetings were hekl 
in Janucry i990andMarch 1992.
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Prime Minister Narasimha Rao has met 
the Prime Minister of Pakistan on six occa
sions. At these meetings, the Prime Minsiter 
has forcefully stressed that pakistan must stop 
its support to subversion and terrorism to create 
an atmosphere conducive for meaningful dia
logue. There have also been meetings at the 
Ministerial level.

Pursuant to the Confidence Building 
Package proposed by India, six rounds of dis
cussions have takenplaces between the For
eign Secretaries of the two countries. Agree
ment on Prevention of Air Soace Violation by 
military aircrat Instruments of Ratif k:ation of the 
Agreement on the Prohibition of Ailack against 
Nuclear Installations and Code of Conduct on the 
treatment of diplomatic/consular peisonnel have 
been signed. A Joint Declaration on the Com
plete Prohibition of Chemical Weeipons was 
issued in August 1992. It was agreed tliat senior 
officials of the concerned Ministries could meet 
till convening of Joint Commission. Since De
cember 1990, India and Pakistan have alsobeen 
able to resume discussions on Siachen, demar
cation of boundary in Sir Creek and Tulbal.

[Translation]

Assistance to Industries

5793. SHRI BHOGENDRA JHA: Will the 
Minister of FO O D  P R O C E S S IN G  
INDUSTREIS t)e pleased to referto the reply 
given to Unstarred Question No. 3722 dated 
March 22, and state:

(a) the amount of assistance provided to 
investment made in food processing indusries 
in Madhubani, darbhanga and Oini by the Na
tional Cooperative Developn>ent Corporation;

1915(SAKA) Written Answers 1690
(viii) Pakistan:

(b) whetherthe Union Govenmient propose 
toconduct any study through this Coiporation on 
the present position of these three units:
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(c) if so. the details thereof and the time by 

which this study is likely to be started; and

(d) if not, the reasons therefor?

TH E Ml NISTER OF STA TE  O F TH E  MIN
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRITARUN GOGI): (a) The NCDC provided 
an assistance of Rs. 11.08 lakhs during the year 
1966-67 for investment in food processing in
dustries in Madhubani. Dart>hanga and Oini.

(b)to(d). No proposal has been received by 
NCDC from thee State Government to conduct 
a study regardir>g the present position of these 
units.

[English]

Irrigation Projects of Andhra Pradesh

5794. SHRIM.V.V.S.MURTHY;
SHRI DHARMABHKSHAM:

Will the Minister of W ATER RESOURCES 
be pleased to state;

(a) ttie number of irrigation prpiects of Anctwa 
Pradesh awaiting clearance from the Union 
Giovemment.

(b) the details thereof; arKl

(c) tfie details of proiect returr^ to the State 
Government for clarificatkMi, etc.?

TH E  MINISTER O F S TTE  IN TH E  MINIS
TR Y OF URBAN DEVELOPMENT AND MIN
ISTER O F S TA TE  IN TH E  MINISTRY O F 
W A TE R  R E S O U R C E S  (S H R I P.K. 
GHUNGON);(a)and(b).ThreemaK>rprpjects - 
namely Jurala, Vamsadhara State II and Yeieru 
and one medium proejct namely buggavanka 
have t>een techrK>-economicaRy appraised and 
found acceptable hy the Advisory Committee 
sut>ject to compliance of certain observations 
such as obtainingcleararfces from the Ministfy 
of Environment & Forests and the Ministry of
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Welfare etc. The considration on one major 
p ro ^ t namely Telugu Ganga, though techrK>- 
economically examined by the CEntral Water 
Commision. hast>eendeferredby the Advisory 
Committee due to non-resultion of inter-State 
issues. One major proejct namely Modernisa
tion of K.C. Canal has beenreceived recently for 
techno-economk; appraisal.

(c) 10 major projects namely, Polavaram. 
Puhchintala. Srisailam left bank Canal, Geleru 
nagari Sujala Sravanthi Bhima Lift, 
Gundlakamma. Sriram Sagar State-ll, Mod
ernisation of Godaveri Delta System. Moderni
sation of Krishna DIeta system and 
modermstaion of Penr>er Delta Inrigakxi and 11 
medium proejcts namely; Jhanjhavati, 
Kowadakklva. Peddavagu, Chelmelavagu. 
Yerravagu, pedderu resrvoir. Bahuda Barrage, 
Modikunlavagu. Patemvagu. Bhupabpatomarxj 
peddagadda Reservoir, scheme boon ser<back j  
to the State Government due to rKMvindusion in 
VIII Plan, bask: deffk;ienceies in proejct plan
ning, compliance of observations of CEntral 
Appraising Agencies etc. for submission of 
modKied proejct reports.

Cultural Fairs and Food Festivals

5795. SHRI BAPU HARICHAURE; WiHthe 
Minister of CMLAVIATIONANOTOURISM be 
pleased to state;

(a) the details of the cultural fairs oigartised 
by the ITDC in its various hotels and aslo 
parlicipatk>n by tt>e ITDC in varkxis food festi
vals in kinia arxJ abroad during each of ttie last
two years:

(b) wtietfier any attempt has been made to 
measure the benefirts derived from such cul
tural fairs and food festivals; and

(c) if so, ttie details of ttie benefits accrued
and experKMure incurred on each fa ir/ fes tiva l 

during the above perkxl?

TH E MNISTER O F CIVIL AVIATION AND
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TOURISM (SHRIGHULAM NABIAZAD): (a) festivals in Idnia and prticipation in FoodFesti-
Necessary information is given at the enclosed vals eibroad are pronnotional in nature and have
Statement I & 11. long term effect on promotion of hotel busir>es.

it is not possible to quantify directly benefits that
(b) and (c). Since organisation of cultural accruetolTDC.

S TA TE M E N T-i

S.No. Name of the Unit Details of the programme

1. ASHOK HOTEL. NEW DELHI

2. HOTEL SAMRAT, NEW DELHI

a HOTEL KANtSHKA, NEW DELHI

1991-92

1. Orissa Food Festival

2. Goa Food Festival

3. Sikkim Fcod Festival

4. Ladakh Food Festival

5. Chinese Food Festival 

19X-93

1. Uzbakistan Food Festival

2. Bharat Natyam & Odissi Dance
by Sonal Man Singh

3. Bharat Natyam by Prahlad

4. Kathak Dance by Nalini 

1991-92

I.PindDiRaunaq

1991-92

1. Ural Focii 'estival

4 HOTEL AIRPORT ASHOK. CALCUTTA 1991-92

1. Cultural show by ananda Shankar
and Parly.
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S.No. Name of tho Unit Details of the programme

5. HOTEL ASHOK BANGALORE

1992-93

1. Shared 92 Festival. Programme 
by Amala Shankar and Party.

2. Autumn Festival 92. Programme 
by Mamata Shankar Ballet troup.

1991-92

1. Baisakhi Mela.

2. KucNpudi Dance Programme 
SwapnaSundari.

3. Kashmiri Food Festival.

4. Navaratri Mahotsav • Rasgama.

1992-93

1. Baisakhi Mela.

2. Kadur Safari.

STATEM EN T II

S.No. Details of Festival

1.

1991-92

Indian Food Festival, Barcekma. Spain.

2.

a

4.

1.
2.

Indian Food Festival, Dijon. France.

Indian Food Festival, Nicosia and Limassol, Cyprus. 

Indian Food Festival, Ho-Chi-Minh city, Vietnam.

1992-93

Indian Food Festival, Curepipe, Mauritius.

Indian Food Festival, Nkxisia. Cyprus.
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Surat Gas Based Power PLant SwitzertandandthefomnerUSSR.

5796. SHRINJ. RATHVA: Willthe Minister 
of POWER be pleased to state:

(a) the countries providing financial 
asssitance to India in the power sector;

(b) wtietherthe irxjo-French gas powerplant 
is proposed to t̂ e installed in Surat (Giujarat) by 
the National Thermal PowerCorporation;

(c) if so, the generation capacity in M. W. of 
the porject and the time by which the construc
tion work is likely to be completed; and

(d) the expenditure to be incurred thereon 
and the States which are likely to get power 
supply from this plant?

THE MINISTER OF STATE INTHE MINIS
TRY O F  POWER (SHRI P.V. RANGAYA 
NAIDUR): (a) Anx>ngst the countries provklirig 
finarxaal assistnace to India in the powersector 
are U.K., Japan, Sweden. Canada. France. 
Kuwait, Saudl-Arabia, Italy. Denmark, Germany,

(b)and(c). Kawas gas based powerprpject 
(645 MW) of NTPC has been established with 
financial assistarKse from World Bank, Japan, 
Frarx^e and Belgium. The last unit of the project 
has been commissioned in March, 1993.

(d) The latest estimated ost of the project is 
Rs.1477.36croresandthepowerfromtfieprpject 
is being supplied to Gujarat, Madhya Pradesh, 
Goa, Daman and Diu, Dadar and Nagar Haveli.

(Trans/afKTn]

Telephone Exchanges in Bihar

5797. SHRI CHHEDI PASWAN: Will the 
Ministerof COMMUNICATIONS be pleasedto 
state the numt>erof telephoneexchangesfurK:- 
tioning presently in each district of Bihar with 
kx:ation andcapacity tehreof.

THE MINISTER OF STATE O F TH E  MIN- 
ISTR YOF COMMUNICATIONS (SHRI SUKH 
RAM): Statement is attached.

STATEM ENT

The details of Telephorw Exchanges functioning presently in each district of Bihar with
location & Capacity.

SNo. Name of District NameofT.Es. Capacity

1. Bokaro 1. Chandankeyari 8B

Z Charxjrapura 160

a Boblidih 400

4. Bokaro 2384

5. Chas 900

6. Bahadurpur 88

7. Bermo 320
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S.No. Name of District NameofT.Es. Capacity

a Kathara 200

9. Gomia 240

10. Paterwar 88

11. Tupkacih 56

12. Tenughat 88

13. Lalpania 88

14. Nawadih 88

Total 5188

2. Dhanbad 1. Baghmara 88

2 Baliapur 88

a Govindpur 240

4. Kandra 88

a Mugmo 88

6. Nirsa 240

7. Rajganj 88

8. Dhanbad 4968

9. Chirkunda 798

10. Katragarh 600

11. Loyabad 500

12. Sinidih 200

13. Jhana 3384

14, Tundi 88

15. Gomoh 56
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S.No. Name of District NameofT.Es. Capacity

16.
•

TopchacN 88

17. Sindri 580

Total 12152

a Muzaffarpur 1. Dholi 160

2 Kanti 160

3.. Kurtiani 88

4. MfKtKjpur 88

& Motipur 160

6. Muzaffaipur 8000

7. Turki 88

8. Aurai 56

9. Bochaha 88
t
10. Dewaria 88

11. Jaitpur 88

12. Kamail 88

13. Minapur 88

14. Narma 88

15. Kerma 88

Total 9416

4. Sitamarhi 1. Bairgania 88

Z JanakpurRoad 96

3. Parihar 98

4. Raigha 88
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S.No. Name of District NameofT.Es. Capacity

5. Runisaidpur ee

6. Sheohar ee

/. Sursand 8B

8. Sitamarhi 806

9 Betsand 88

10. Sonbarsaraj 88

11, Sahampur ap'

Total 1696

& Vaishali 1. Bhctoawanpur 8B

Z Bkjhupur 160

3 Oesar:

4 Qorau^ et

5 La*ganj i »

6 MBTKJcI Uy--

7. Sarai

a Vaisahah

9. Haiipur

10 Jandaha rl'

11. Patopur 4

12. Saraiya

13. Mahnar Mr

14 C h^ra Khurd ,

15. Pratapf and X;

Total 34;;*
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S.No. Name of District NameotT.Es. Capacity

6. Gumla 1. Gumla 288

2 Kolibira 88

3. Simdega 160

4. Murfia 88

Total 624

7. Lohardaga 1. Kuru 88

2 Loha/dagga 285

3. v2ihagnra 88

Total 461

8 Ranchi 1. Hanchi Unit-1 17000

2. Ranchi Unit ■' 3000

3. Bundu
»

4. Itki ao

5. Kanke 160

6. Khunti 160

7. M u ri 80

a Nagri 80

9. Ormanjhi 80

, 10,  ̂atisilwai 160

11. Ohuiwa 2000

12. Elhnndra fC

'■ Brambay 88

•
14. Mec ra 160
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S.No. Name of District NameolT.Es. Capacity

1& Sisai SB

1& MacoluskiganI 8B

17. Khelari 88

ia Ray 88

19. Chanho 88

20. Ralu 88

21. Roreyo 160

Total P3R96

9. Bhojpur 1. Behia 160

Z JagdBhpur 88

a Koolwar 160

4. Piro 96

& Arrah
•

768

6. Gairaiganj 88

7. Hasanbazar 88

a Raghunalhpur 96

9 Shahpuf 88

10. Akhango 88

11. Gartiani 88

12. Sandesh 88

13. Khuta Bazar 88

14. Gkjha 88

15. Jamatpur 88
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S.No. Name of District NameofT.Es. Capacity

16. Narakipur 88

Total 2248

10. Buxar 1. Dumraon 240

Z Buxar 768

a Chausa 160

4. Ithari 88

& Koransarai 88

6. Simri 88

7. Navanagew 88

a Rajhur 88

9. Majharia 88

•
10. Dumri 88

Total 1784

11. Nalanda 1. Hamaut 88

2. Hilsa 160

3. Pawapuri 88

4. Rajgir 240

5. Nalanda 56

6. Biharshari 1580

7. Asthawa 88

8. Chandi 68

9. Ekangarsarai 88

10. Ishalmpur 88
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S.No. Name of District NameofT.Es. Capacity

11. Noorsarai 88

12. Parwalpuri 88

13. Rahui 88

14. Silaw 88

15. Giriak 56

16. Gonaha 88

Total 3060

12. Patna 1. Patna Main 16500

2 Bakhtiarpur 88

a Barti 264

4. Bihta 88

5. Btkram 88

& Fatwah 240

7, Hathidah 88

a Masaurtii 240

ft Mokamah 160

10. Poonpoon 88

11. Simra 88

12. Danyawan 56

13. Deepnagar 56

14. Maner 88

15. Patna Crty 1000

16. Danapur 2000
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S.No. Name of District NameofT.Es. Capacity

17. Rajendtanagar 12000

18. Kankatbagh 6000

19. Patiputra 5000

20. Athmalgola 56

21. Khusrupur 88

22. NagarNausa 88

23. Paliganj 88

24. Naubatput 88

25. Telhara 88

26. Patelganar 4000

27 Dayalchak 88

28. Dulhinbazar 88

3 29. Pandarakh 88

Total 51892

13. Aurangabad 1. Bharathouli 88

2. Daudnagar 160

3. Madanpur 160

4 Navinagar 160

5. Obfa 88

6. Rafiganj 160

7. Aurangabad 400

a Jambora 88

9. Baiun 88
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S.No.~ Name of District NameofT.Es. Capacity

10. Goh 8B

11. Polwan 8R

12 Simrabazar 8B

ia Bhadaya ae

14. Amba 8B

Total 1744

14. Gaya . 1. Belagani 8B

2 Bodhgaya leo

a Guranj 88

4. Sherghati 240

& Tekari 240

6 Wazirganj 88

7. Gaya 7496

a ChakvKl 56

9. Raniganj 56

10. Cherfci SB

11. Ekijarsarai 56

12. Paraiya 88

ia Bithosarif 56

Total 6000

15. Jehanabad 1. Arwal 160

2 Kako 88

a Jehan^)ad 384
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S.No. Name of District NameofT.Es. Capacity

4. Shankaipur
Imamganj 88

5. Tohta 88

Total 808

16. Nawadah 1. Hasua 88

Z Pakribarwan 88

a Rajauli 88

4. Warshaliganj 88

& Nawadah 608

a Nawadah 88

7. Govinc^r 88

Total 1136

17. Bhabhua 1. Bhabhua 160

2 Kudra 68

a Mohania 160

4. Ramgarh 88

Total 496

18. Rohtas 1. Banjari 160

2 Bikramganj 160

a Dinara 88

4. Sasaram 768

5. Dalmianagar 768

& Kodias 160
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S. No. Name of District NameofT.Es. Capacity

7. Nasrignaj 88

8. Nokha 160

9. Akhongola 88

- 10. Jamuhar 88

11. Raipurchor 88

12. TiHauthu 88

13. Kartigar 88

Total 27S2

19. Gaitiwa 1. Bhawnathpur 88

2. Gartiwa 384

3. Nagamtah 88

4. Ramna 80

Total 640

20. Palamu 1. Barv 3dih 88

2 C h a n e l 88

J a Chhatarpur 88

4. Haidemagar 88

5. Hariharganj 160

6. Japla 88

7. Latehar 160

a Rehala 88

9. Daltonganj 1400

10. Chhipadohar 88
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S.No. Name of District NameofT.Es. Capacity

11. Bella 8B

12. Losllganj
t

0B

Total 2512

21. Banka 1. Banka 160

2 Amarpur 200

a Barahat 80

4. Baunsi 80

5. Dhoriya 80

6. Kumarpur 56

7. Re^aun 56

a Saidpur 80

9.
#

Shambhuganj 80

Total 872

22. Monghyr 1. Kajra 88

Z Barahiya 88

a Bariarupar 88

4. Lakhisarai 464

5. Mehus 56

6. Jamalpur 384

7. Monghyr 1400

a Amarpur (M.C.) 56

9. Asaiganj 56

10. Havell Kharagpur aoo
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S.No. Name of District N a ^ o fT .E s . Capacity

11. Sangrampur . 8B

12. Sutajgaiha 6B

13. Taiapur 8B

14. Patam 8B

Total 3144

23. Sahebganj 1. Baiftarwa 88'

2 oaneoganj 384

a Pakur 384

4. Barhait 88

s Hiranpur 88

a Maheshpunaj 88

•
7. Mirzahouki 88

a Re«maM 88

. 9. Taljhari 56

■ 10. Tnpahar 88

11. Bakudih
•

56

Total 1496

24. Deoghar 1. Jasidih 88

t
2 .

%
Mactxpur 160

a Deoghar 900

4. Chiba 56

a Karmathand 56

• a Paljori
•

56
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S.No. NameoftXstrict NameofT.Es. Capacity

7. Sarath 56

Total 1372

25. Madhuban 1. Basopatti 8B

2 Ghanshyampur 25

a Benipalti 8B

4. Ghoighardiia
•

8B

& Jhar^haipur 384

6. Kakiiani as

7. Rajnagar 88

a Sarasopahi 88

9. Sakh 88

10. TiJapalgani 88

f1. Madhtbani 872

12 Jainagar 384

ia Aror 56

14. Khajauk 86

15. Khutauna 88

16. Laiidia 88

17. Nehra 80

ia Madhepur 88

19. Babubaitii 56

ao. Ghaiwara 88

21. Pastaha 88
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S.No. Name of District NameotT.Es. Capacity

22. Tamunia 80

23. Andhrathari 88

24. Rahika 88

Total 334S

26. Samastipur 1. Dalsinghasaiai 160

2 Patori 86

a
#
Pusa 88

4. Rosera 88

& Singhiaghat 88

6. Samastipur 768

7. Hasanpur 88

8. Tajpur 88

9. Kalyanpur • 56

10. Kishanpur 56

11 Mangalgarti 88

12. Mchiuddinnagar 56

13. Sarai Raujan 88

14. Ujiarpur
•

88

15. Waini 86

16. SahebpurKamal 88

17. Kapen 86

18. Chhatanua 86

Total 2240
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S.No. Name of District NameofT.Es. Capacity

27. Begusarai 1. BaruniOil Refinary 384

2. Bihat 384

a Laxminia 160

4. Mansoorchak 88

5. Rarauni 528 .

6, Bachwara 56

7. Bhagwanpur 56

8. Manjhoul 88

9. Begusarai 1600

10. Bakhaiibazar 88

11. Ramdiri 88

12. Rabhagama

• Total 3608

28. Khagaria 1. Muskipur 160

2 Khagaria 532

3. Mansi 56

4. Parbatta 56

5. Ghautham 56

6. Maheskhunt 56

7. Maraiya 88

8. Alauli 56

Total 1060
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29. Oaibhanga
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1. Rare 8B

2 Baheri 8B

a Benipur 8B

4. Kamtaul 8B

& Raiyam SB

& Oeit)henga 2400

7. Biroul 8B

a Simra 8B

a Jale

10. Simri 8B

11. Siatie
•

8B

12 1 III ■ ■ II ■ 1 iittiriafzapan 8B

ia 8B

14. Pml(hopalti 8B

IS H a y a ^ 8B

16 Lahala 8B

17. Phu^paras 8B

ia Pindaiuch 80

19. Keoli 80

Sonki SB

21. Panchow 8B

22. Paghah 56

8B

TolaJ 4144
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S.No. Name of District NameofT.Es. Capacity

30. Chapra 1. Beniapur 8B

Z Dighwaia 88

a Ekma 160

4. GiaiWia 88

& Jalalpur 88

6 Marhowia 88

7. Meshrakh 88

a Parsa 88

a Sonepur 160

10. Chapia 1400

11. Nagra 88

^2. isiayagaon 88

ia• Tariya 88

14. Oaudtaur 88

15. BhekS 88

Total 2775

31. Gopalgan) 1. Gopalgani 860

2 Hathuwa 160

a Sosamusa 88

4. sidhwalia 88

& Barauli 88

R Bathuwabazar 88

7. Khatiya 88
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S.No. Name of District NameofT.Es. Capacity

a Nechujalapur 88

■ 9. Thawe 88

10. DighwaDubauli 88

Total 1724

32. Siwan 1. Andar as

2 Garhariya 88

a Basantpur 88

4. Maharajganj 88

5. Matrwa 160

6 Siwan 900

7. Oaraunda 88

a Dindayaipur 88

9. Raghunathpur 88

10. Jiradai 88

11. Gk>raiyakhothi 88

12. Panchmukhi 88

Total 1940

33. EastChamparan 1. Areraj 88

z Barachakia 160

3. Dhaka 88

4. Ghofasahan 88

5. Mehsi 88

6. Motihari 1400
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S.No. Name of District NameofT.Es. Capacity

7 Ramgsutiwa 88

8. Raxaul 768

9. Damodaipur 88

10. Haisidih 88

11. Katwa 88

12. Kesaria 88

13. Madhuban 88

14. Pakridayal 88

15. Adapur
y

88

16. Selha 56

17. Chauradano 88

18. Sugauli 88

19.
•

Tui1<walia 88

20. Kalyanpur 88

Total 3784

34. WestChamparan 1. Bagha 240

Z Chanpatia 88

a Lauria 88

4. Narlotiyaganj 240

5. Ramnagar 240

6. Bettiah 1000

7. Bhairoganj 08

a Jogapattee 88
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S:Mb. Name of District NameofT.Es. Cafjecfy

9. Mainaland 8B

•
10. Majhulia 8B

11. * Sikla 8B

1Z Valmikinagar 88

Total 2424

3Gl DumHa 1. Jamtara 160

Z Raneshwar 86
%

a Dumka 660.

4. Hmcfha 8B

& Jhannundi 8B

& Kalhiand SB

7. Mihiiam SB

a M ahalp^ri S5

9 SB

10. SB

11. Narainpur 56

12. Saraiyahat SB

Total 1506

36. Godda 1. Godda 384

2. . Korka 56

»•

a Lalmatiya 8B

4. Bhagaiya 88

& Parsa 88
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S.No. Name of District NameofT.Es. Capacity

a Mahagama m
• 7. Palhergama m

a Paraiyahat 56

Total 936

37. Jamui 1. Jamui 384

Z Jhajha 88

a Sheikhpura 384

4. Aliganj 56

a baibtgha 200

a Chakai 56

7. Gidhaur 56

a Bathiyama 88

• 9. Khaira 56

10. Lakshmipur 56

11. MaHohpur 83

12. Sikandra 88

ia Simutulla
a

56

14. Sono 56

Total 1744

38. Bhagalpur 1. Plrpainti 80

z Pithna 80

a Puraini 80

4. Shahjadpur 80



1743 Written Answers APRIL 19.1993 WrittenAnswers 1744

S.No. Name of District NameofT.Es. Capacity

5 Kahalgaon 424

6. SuKanganj 200

7. Akbaibagar 56

a Sajour 56

9. G h o ^ 80

10. Ishipur 80

11. Katoria 56

12. Mathurapur 56

13. Ban^ula as

14. Sahiojnd 56

15. SonoMtar 88

16. Bhagalpur 4000

17. Jamshi 4 8B

18. Dariyapur 56

19. Sabour 180

20. Khiriban 88

21. Naugachia 384

22. Jhandapur 88

23. Kharikbazar 56

24. Narainpur 88

Total OuOO

39. Arana 1. Jogbani 160

Z Jokihat 88
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S.No. Name of District NameofT.Es. • Capacity

a Arariacourt 384

4. Foibesganj 424

5. Raniganj 88

Total 1184

40. Katihar 1. Barsoi 88

z Gurubazar 88

3. Salman 56

4. Katihar 1400

& Koda 88

6. Kursaita 88

7. Manihari 88

a Somapur 88
•

9. SonaUi 88

Total 2072

41. Kishangan) 1. Ttiakurganj 96

2 Bahaduiganj 56

a Kishnaganj 1000

4. Vishunpurhat 88

& Tulsia 88

Total 1328

42. Pumea 1. Baisi 88

z Banmankhi 96

a hlaida 88
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S.No. Name of District NameofT.Es. Capacity

4. Jalalgard SB

& Kasba 8B

a Pumea 157B

7. Dhand»ta 56

a 56

Total 2136

4a Saharsa 1. Chanpanagar 6B

z SourtMzar 96

a Bandgsnn 96

4. Kaiianbazar leo
& Pcwichgachia SB

& Simnbakthiarpur 96

7 Sobarsaraj 96

a Sahaisa 1072

9. Baidyanalhpur as
10. Tapasiya 8B

11. Bhapalia 88

12. NauhaOa 80

ia Haripur 80

14. BhaguN 80

IS Bakjahat S6

Total pas?
44. Madhepura 1. BihariganI 8B
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S.No. NameofDistrict NameotT.Es. Capacity

2. Muriiganj 9

a Singhwshwaiathan 88

4. Udakishanganj 88

& Mecfiepura . 384

6. Trivenigetfij 96

7. Gwalftafa 88

Total 9B8

45. Supaul 1. Baluabazar 80

2. Birpur 80

a Kishanpur S6

4. PtBtapganj 56

5. Pipra 56
•

a Chatapur 80

7. Supaul 424

a Jiaramraghopur 80

9. Sukhpur 80

10. Nirmali 80

Total 1072

46. EastSingbhum 1. Bahargora 160

2 Chakulia 88

a Dalahumgarh 88

4. Ghatsila 160

Sl Jadugora leo
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S.No. Name of District NameofT.Es. Capacity

6. MahuKa 88

7. Musabani leo

a Patamda 88

9. Jamshed^xir 10812

10. Parsudih 400

11. Telco 1000

12. HakJipokhar 88

13. Kera 88

14. Kandra 88

Total 13476

47. WestSinghbhum 1. Barajamda 160

2 Chaliama 88

3 ChandU 88

4. Gua 88

5. Jagamathpur 88

6. Jhinpani 88

7. Manohaipur 88

a Meghluburu 88

9. Noamundl 160

10. SariKela 88

11. Sinni 88

12. Chakradhaipur 768

13. Sonua 88

I I
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S. No. Name of District NameofT.Es. Capacity

14. Chaibasa 780

15. Adityapur 1000

16 Kartin 88

17. Kariabela 88

18. Maubhandar 88

19. Kasbagarh 88

20. Baramda 88

21 Biharsponge 88

Total 4276

4̂8. hieû aribagh 1. Arkhango 80

Z Baitii 160

a Barkatha 80

i Bhurkunda 160

5. Bisunugarti 160

6. Chandwara 88

7. Chartii 88

8. Chouparan 160

9. Demoland 88

10. Ghatotand 88

11. Gola 88

12. Ichak as

13. Jainagar 88

14. Jhumra 88
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15. Kodetma 240

ia Kuju 160

17. Patiaiu 160

18. Rairappa 60

19. Jhumritilaiya 560

20. Barttagaon 80

21. Hazaribagh 1560

22. Ramgarti 1008

23. Bahraichnagar 160

24.
%

Oamchach 88

25. Daifi 88

26. Giddi 88

27. Mandu 88

2a Satgama 88

29. Mai1«acho 88

30. Badam 88

Total 6148

49. Chatra 1. Chaba 160

Z  Simria 6B

a  Keredari 55

4. TancAMa 55

Tolal 360

50. Giridih 1. MactiOben 8B
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S.No. Name of District NameofT.Es. Capacity

z Rngrvtor 88

a Benkabad 88

A. Isribazar 160

a Mirzagar^ 88

6l Rajdhanwar 88

7. “Suria 160

a Tisri 88

9 Giiidffi 1000

10. Atka 88

11. Aura '88

Deori 88

ia Maheshmunda 88

Total 2200

{English]

Promotion of Tourism in U.P.

5798. IWIAJ. GEN (R ETD  LB H U W A N  
CHANDRA KHANDURI; Will the Minister of 
CIVIL AVIATION ANDTOURISMbepteasedto 
state:

(a) whether any rebate is given for tt)e 
constnxrtion of hotels in Uttar Pradesh;

(b) if so. the details thereof irK:luding the 
percentage of retiate and the interest charged 
thereon;

(c)wtiether there has been any change in the 
percentage of rebate now given and the 
consequent interest on it; and

(d) if so, the reasons therefore?

THE MINISTER OFCIVIL AVIATION AND 
TOURISM (SHRIGHULAM NABIAZAD): (a) to
(d). Underthe interest subsidy scheme of the 
government, hotel projects in the one. two and 
three star category located at specified places 
are eligible for an interest subsidy of three per 
cent. Hotel projects in specified circuits, 
destinations and heritage hotels are eligible for 
five per cent inr^rest suteidy. Hotels in the 
approvedcatego/y located in Uttar Pradesh are 
also covered by the interest subsidy scheme.

Grant in Aid to SAARC Countries

5799. SHRISYEO SHAHABUDDIN: WMthe 
Minister of EXTERNAL AFFAIRS be pleasedto
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state:

(a) the details of the Grant-in-aid and loan 
given t>y the Government to the SAARC member 
countries during each of the last three years, 
country-wise;

(d) the estimated quantum of reverse flow of 
grants, loans and investment from these 
countries into India during this period, country- 
wise; and

APRIL19,1993 Written Answers 1760

(b) whether there has t>een any industrial 
investment by the Government or Indian parties 
in the infrastructure and industry in these 
countries during each of these years;

(c) if so, the estimated value thereof;

BHUTAN

(e) the steps taken by the SAARC as an 
institution to promote economic cooperation 
among the member countries?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a)to(d). The information is as 
follows:

S.No. A is in 
(Rs. crores)

Loan in 
(Rs. crores)

1. 1989-90 

2  1990-91

54.70

5824

No credit has been extended 
to Bhutan in the last 3 years.

a  1991-92 57.82

(b) Govt, investments - Nil (c) does not arise.

Private investment - Not known (d) Nil

NEPAL

SNo. A is in 
(Rs. crores)

Loan in 
(Rs. crores)

under ttie existing Standby 
Credit Agreement between 
India and Nepal)
Exterxled

1. 1969-90 11.34 5

Z  1990^1 9.35 30

a  1991-92 1326 56

(b) Govt, investment • Nil
Private investments-; Not known

(c) Does not arise
(d)Nil
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> (a) Grant in Aid:

The information during the last year is as follows:

Year Subject Amount

1990-91 Nil

1991-92 For Cyclone victims 11.50 crores

1992-93 Nil

Loans; A Government to Govt, credit line of (c) does not arise
Rs. 30 crores was made available to Barigladesh (d) No reverse flow of grants has taken place
vide agreement signed on 27.8.91. However,rK> from Bangladesh
amount has been disbursed out of this credit line 
so far. SRI-LANKA

(b) Government investments - Nil (a) U nder the ‘Aid to Sri Lanka' programnme
Private investments- Not known of this Ministry for following sums were spent:

1990-91 Rs. in thousands

•
(i) Rehabilitation 14,682

(ii) Other programmes 34,886

1991-92

(i) Rehabilitation 11,787

(ii) Other programmes 40,000

1992-93

Figures not yet available. No loans

(d) No reverse flow of grants has taken place 
from Sri Lanka

have been given to Sri Lanka in the last three
years.

MALDIVES

(b) Government investments-Nil
Private investments-Not known (a) Underthe ‘Aid to Maldives’ programmme

(c) Does not arise

of this Ministry the following sums were 
spent:



1763 Written Answers APRIL 19.1993 Written Answers 1764

• (Rs. in lakhs)

1990-91 345.31

1991-92 965.00

1992-93 Figures not yet available.
No loans have tieen given to
Maldives'in the last three
years.

(b) Govermentinvestments-Nil 
Private investments-Not krvDwn

(c) Does not arise.

(d) No reverse flow of grants has taken place 
from Maldives.

PAKISTAN

(a) Nil

(b) No. Sir.

(c) Does not arise

(d) Nil

(e) The 7th Summit has approved a 
framework agreement to establish a SAARC 
Preferential Trading Arrangement (SAPTA) 
under whk:h a product-by-product reduction of 
tariff and non-tariff barriers will tje negotiated. 
SAPTA is expected to provide a stepping stor>e 
to higher .levels of trade and economk: 
cooperation in the region.

SAARC had earlier established a fund for 
Identification and Development of Regional 
Projects, of $ 5 million for identifying regional 
projects and developing them through 
prefeasibility studies to the stage of Detailed 
Project Reports (DPR). By another Summit 
decisibn, SAARC is examining the feasibility of 
establishing a South Asian Development Fund 
(SADF) to be used for the development of the 
region.

UNDP Assistance for Water Resources •

5800. SHRISANAT KUMAR MANDAL: Wi» 
the Minister of W ATER RESOURCES be 
pleased to state:

(a) whetherthe United Nations Development 
Programme (UNDP) is working with his Ministry 
to develop a programme for efficient 
management of India's water resources;

(b) if so, its broad features; and

(c) the funds sought by his Ministry from the 
UNDP for technical assistarKre activities under 
the programme?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
W A TE R  R E S O U R C E S  (SH R I P.K. 
THUNGON):(a) Yes. Sir.

(b) to (c). These are stiil in the stage of 
preliminary discussions.

Power Consumption in Maharashtra
I

5001. SHRI ARVINDTULSHIRAM KAMBLE; 
Will tfie Minister of POWE R be pleased to state 
the details of power generation and consumption 
in Maharashtra during each of the last two 
years?

TH E  MINISTER OF S TA TE  IN THE 
M IN IS TR Y  O F P O W ER  (SH R I P.V. 
RANGAYYA NAIDU): The details of actual 
power supply position showing net energy 
requirement, availability (consumption) and 
deficit in Maharashtra during the last two years 
i.e. 1991 -92 and 1992-93are furnished below:

(AU figures in MU net)
1991-92 1992-93

Requirement 42070 43970
Availability 40166 41387
Deficit 1904 2583
Percentage (% ) 4.5 5.9
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Telephone Exchanges in Uttar Pradesh

5802. SHRIARJUN SINGH YAOAV: Withe 
Minister of CXDMMUNICATIONS bepleasedto 
state:

(a)the district telephone exchange-wise ratio 
of the faults recorded in telephone system in 
rural and urt>an areas in Uttar Pradesh; and

(b) the district-wise number of electronic 
telephone exchanges functioning in rural areas

TH E  MINISTER O F S TA TE  O F THE 
MINISTRY O F COMMUNICATIONS (SHRI 
SUKH RAM): (a) The Department is keeping 
management information reports area-wise and 
at Tetecom District Engineers Level. Faults per 
10Osubscribers permonth tor these units forthe 
month of February 1993 is given in Statement-
I.

<b) The district-wise number of electronic 
telephone exchanges functioning in rural a reas 
of the State are given in Statement- II.

S TA TE M E N T-I

Faults per 100 Stations torthe month of Feb., 1993

S.No. Nante of Units under Faults/1 OOstns.

1. G.M. KanpurT.D. 12.0

z G.M. LucknowT.D. '
•

15.3

a G.M. GhaziabadT.D. 10.0

4. T.D.M.Agra 24.6

s T.D.M. Allahabad 17.4

6. T.D.M.Meemt 16.7

7. T.D.M. Varanasi 16.9

a T.D.E. Azamgarh 19.5

9. T.D.E. Saharanpur 18.91

10. T.D.E. Bareilly 17.5

11. T.D.E. Jhansi 18.0

12. T.D.E. Mathura 16.07

13. T.D.E. Dehradun 26.87

14. T.D.E. Almora 15.30
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S.No. Name of Units under Faults/1 OOstns.

15.
•

T.D.E. Muzaffamagar 9.4

16. T.D.E.Sitapur 21.4

17. T.D.E. Gonda 20.9

18. T.D.E. Ballia 16.0

19 T.D.E. Sultanpur 17.0

20. T.D.E. Garhwal 17.08

21. T.D.E. Nainital 9.8

22. T.D.E. Gorakhpur 1192

23. T.D.E. Mirzapur 19.6

24. T.D.E. Aligarh 207

25. T.D.E. Etawah 20.3

26. T.D.E.Faizabaa 14 5

27 T.D.E. Moradabad 20.31

28. T.D.E. Rampur 17.7

GM
TDM
TDE
TD

= General Manager 
= Telecom District Manager 
Telecom District Engineer 
= Telecom District

STATEM EN T II

SI. No. Name of District No of electronic Tele, 
exchanges in Rural Area

1 AHaha^d 18

2. Agra 9

3. Aligarh 3

• 4. Almora 14
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SI. No. Name of District No. of electronic Tele, 
exchanges in Rural Area

5. Azamgarh 3

6. Barabanki 5

7. Bijnore 1

8. Ballia 12

9. Banda 5

10. Bareilly Nil

11. Bahraich 5

12. BulandShahar 6

13. Basti 5

14 Badaun Nil

15. Chamoli 11

16 Dehrarinon 9

17. Deoria Nil

18 Etah Nil

19. Farrukkhabad 2

20. Faizabad 10

21. Gcxida 4

22. Etawah 1

23. Gorakhpur 14

24. Ghaziabad 10

25. Ghazipur 3 '■

26. Hardwar 2
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Sl.No. Name of District No. of electronic Tele, 
exchanges in Rural Area

27. Hardoi Nil

2B. Hamiipur 3

29. Jalam 2

30. Jhansi 3

31. Jaunpur 3

32. Kanpur Nagar Nil

33. Kanpur Rural 7

34. Lakhimpur 7

35. LaKtpur 2

36. Lucknow 9

37. Maharatganj 5

38. Maunath Bhanian 2
%

39. Mainpuh 2

40. Moradabad Nil

41. Mirzapur 1

42. Meerut 9

43. Mathura 3

44. Muzaffamagar 5

AS. Nainitai 12

46. Pauri 8

47. Pfthouragarti 8

48 Pilibhit 2
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SLNo. Nameof District No. ofetectroruc Tele. • 
exchanges in Rural Area

49. Pralapgarh . 4

50. Rai Barely 6

51. Rampur Nil

5a Saharanpur 4

S3. Siddhaithnagar 2

54. Shahiahanpur 2

55. Sonbhadra 2

56. Sitapur 2

57. Suttanpur 15

58.#
Tehri 5

50. Unnao 4

eo. Uttarl^ashl 5

61. Varanasi 14

62. Firozabad 1

Relief to Telephone Subscribers in
Darbhanga, Chhapra Regions, Bihar

5803. MOHAMMAD ALIASHRAF FATMI; 
SHRILALBABURAI:
SHRISURYA NARAIN YADAV:

Will the Minister of COMMUNICATIONS be 
pleased to state;

(a) the number of complaints received during 
the last three years regarding the inflated 
telephone bills in Darbhanga, Chhapra and 
Saharasa regions in Bihar,

(b) the number of complaints out of them

found genuine and relief/compensation given to 
the sut>scribers; and

(c) the criteria adopted in this regard?

TH E MINISTER OF S TA TE  O F TH E 
MINISTRY OF COMMUNICATION (SHRI 
SUKH RAM): (a) to (c).The information has 
been called for from theconcemed unit and win 
be placed on the table of tf^ House.

[English]

Strength of Staff in ITOC

5804. SHRI LOKANATHCHOUDHURY; Wil
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the Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state;

(a) whether the strength of executives and 
non-executives staff members has been/was 
approved/sanctioned andfixedforeach category 
scale-wise, unit division/activity-wise of ITDC 
at the time of their formation establishment 
commissioning and as on date;

(b) if so, the details thereof;

(c) if not, the ta rget date by which the strength 
of executive and non-executive employees of 
ITDC is likely to be fixed in such ur.its/place of 
work/establishment, where It has not been done 
so far;

(d) the details of units/divisiorv'places of work

in ITDC where management has found over- 
staffing in a particular category as on date;

(e) the manner in which their services are 
proposed to be utilised in ITDC; and

(f) the details thereof category-wise?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRIGHULAM NAB! AZAD); (a) to
(c). Necessary information is given at Annexure- 
I and II.

(d) to (f). ITDC has identified a few surplus 
posts in the categories of Room attendents, 
clerks and other miscellenious posts. ITDC has 
proposed to utilise the excess manpower by 
internal adjustment and redeployment of the 
staff.

STATEMENT I

SI. No. Name of the Division Present sanctioned 
strength Executives Non-Executives

1. Personnel D»vision/ 
Legal Cell/MedicalCen

31 58

Z Finance & Accounts Division 51 109

a Marketing & Hotel Sales Division 74 25

4. Public relations & Corporate 24 72

5. Duty Free Shops Division 21 100

6. Ashok Travels & Tours 
Division & Regions Offices

34 741

7. Consultancy Services & Human 
Resource Development Division

36 149

8. Material Management & Devekspment 
Division

9 24

9. Vigilance & Secunty Division 15 27
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SI. No. Name of the Division Present sanctioned 
strength Executives Non-Executives

10. Hotels Division 26 eo

11. Engineering Division 96 37

Total 417 1402
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Power Projects In Madhya 
Pradesh

5805. SHRISHIVRAJ SINGH CHAUHAN: 
Will the Miisterof POWER t>e pleased to state;

(a) the number of gas based and thenmaJ 
power plants proposed to be set up in Madhya 
Pradesh;

(b) the details of the various phases, at which 
these are pending at present;

(c) the steps taken by the Govt^r.iment to 
expedite the completion of these plants within 
tfie stipulatd period: and

(d) the time by which these plants are liley to 
become operational?

TH E  MINISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  P O W ER  (S H R I P.V. 
RANGAYYA NAIDU): (a) to (d). In view of the 
constraints in the availability of gas, no gas- 
based power plant is being considered to be set 
up in the State of Madhya Pradesh at present.

■ Thedetailsofttiemnalpowerplantsproposedto 
beset up in Madhya Pradesh together with their 
commissioning schedule are given in the 
Annexure.

.The implementation of ongoing/sarw:tioned 
thermal power projects inclduing those 
envisaged to be set up in the State of Madhya 
Pradesh are regularly and continuously 
monitorBd by the Central Electricity Authority in 
consultation with the project authorities and 
main equipment suppliers and the protilems, if 
any, are identified and steps taken to resolve 
ttw n by all concerned to expedite their 
constaiction on schedule.
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Allocation For Pilgrim Centre in 
Rajasthan

5806. SHRIMATI VASUNDHARA RAJE; 
WIII the Minister of CIVIL AVIATION AND 
TOURISM bepleasedtostate:

(a) the fund earmarked for ttie promotion of 
religious tourism during the Eighth Plan period;

(b) the allocation proposed to be made for 
Rajasthan in this regard; and

(c) the details thereof?

TH E  MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRIGHULAM NABIA2AD); (a)»o
(c). The Central Government does rx>l have any 
policy for promoting religious tourism in the 
country.

Hijack of Indian Alriines Airbus

5807. SHRI M U LLA P P A LLY  
RAM ACHANDR AN; Will the Minister of CIVIL 
AVIATION ANDTOURISM be pleased to stale;

(a) whether any erK|uiry has tieen made into
the reported attempt to hijack the IrwJian Airlines 
AiitMJStjetween Detii and Madras on 271h March. 
1993; •

(b) if so. the details thereof; and

(c) the measures taken/proposed tobe taken 
to step up security arrangements at the airports 
foltowing this incident?

TH E  MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
Yes. Sir.

, (b) On 27.3.93 Indian Airlines flight IC-439
was hijacked by a passenger after the aircraft 
had taken off from Delhi for Hyderabad en-route 
Madras. The hijacker, on threat of blowing up the

aircraft with exptosives which be claimed to be 
his possession, had dentanded tfiat the flight 
must be taken to Islamabad or Lahore. The 
CommarKler of the flight made an effort to land 
back in delhi but the hijacker prevented it and 
forced the flight towards Lahore. The airport 
auttwrities of Lahore, however, refused 
permission to land. The aircraft ultimately 
TandedatAmrilsar Airport whereafter protonged 
negotiation, the hijacker surrendered and was 
taken into custody by the k x»l polk:e. Tfie 
hijacker was not carrying any fire arms or 
eiqpksive.
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(c) The agencies concerned with security of 
dvil aviation operations have been alerted to 
enew » ilticlw*jiu )iiient-of-an<»-sabo>age. anb- 
hijaddng and access control measures.

Utiliaation Rates of Irrigatlcn Facilities

5808 PROF. ASHOK ANAND RAO  ̂
DESHMUKH: Will the Minister of WATER 
RESOURCES be pleasedto state;

(a) ttie utilisation rate of irrigation faciMies in 
proportion to ttieir potential in respect of major 
and medium irrigation projects;

C

(b) the percentage by wf>k:h the utilisation 
rate of irrigation fadMies feM during Itie Seventh 
Plan arxJ tfte antkripated drop in tfte utilisation 
rate during tfte Eighth Plan;

(c)the reasons torfaN in theutihsation rate of 
irrigation facilities; and

the strategy, if any, formulated by 
Govemnrient to increase the utilisatk>n rate of 
irrigation facilities during the Eighth Plan?

TH E  MINISTER O F S T A TE  IN THE 
MINISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STA TE  IN TH E MINISTRY OF 
W A TE R  R E S O U R C E S ; (SH R I P.K 
THUNGON); (a) and (b). Imgatk>n potentia* 
created, utilised and percentage of utilisation
overpolenlialcreatedthrou£^ major arxl medium
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ifrigationproiectsattheendofSixlhPtan(19eO- 92)andKkelyachievementsattheendofEighth 
85),SeventhPlan(19e5-90),AnnualPlan(1991- Plan(1992-97)areasunder

(hthousandttectares)

Attheendot imgBOon r^otefwai 
CraatBd

% of utilisation 
Utilised overciBation

Sixth Plan (1980-85) 27G95 23574 85.12

Seventh Plan (1985-90) 29000 25467 85.12

Annual Plan (1991-92) 30984 26583 85.80

Eigth Plan (1992-97) 36072 30fW> 85.48

(c) Though there have not bMn any shortfall 
in the utilisation rate of irrigation fadWes through 
major & medium irrigation projects during the

, SevemhPlan(1985-90)andanticipalBdinEigNh 
Plan (1992-97), the major reasons for fall in ttie 
utilisation rate interalia include (i) poor 
maintenarK» of irrigation arxl drainagesystems 
due to resource constraints, (ii) non-availability 
of micro level distributions systems (field 
channels), (iii) improper distribution of water at 
micro level, (iv) non-introductiog of rotational 
water supply/warabandi, (v) less water 
availability in reservoirs and lack of farmei:s 
participation in irrigation water management.

(d) To irx;rease the utilisation rate of irrigation 
fadlties, a Centrally Sponsored Commarxl Area 
Development Programme has been in 
implementation since 1974-75. The strategyfor 
this programme during the Eigth Plan is to 
ensure reliability of irrigation water supply, 
adoption of management approach and 
intensification of software activities such as 
farmers participation and traning etc., besides 
creation of extension of irrigation network upto 
the farm level. The other main elements of the 
strategy are (i) encouragement to greater user 
participation in major and medium irrigation 
projects tK>th at the system level and at local 
level, sut>stantial increase in the scale of 
programmes for modernisation and

improvement of okJerirrigatkxi systems,special 
post evahjatkxistudis for periods monitoring of 
actual crop patterns.

Food Processing industries In Goa

5809. SHRIHARISH NARAYAN PRABHU 
Z A N TY E : Will the Minister of FO O D  
PROCESSING INDUSTRIES be pleased to

(a) the number of proposals received by the 
Unk>n Government from Goa for setting up of 
food processir>g irxJustries in that State during 
each of the last three years;

(b) the number of tticm cleared;

(c) the incentives offered under the central 
schemes to that State scheme-wise; and

(d)therBsponseoftheentrspreneurs thereto?

TH E MINISTER OF S TA TE  O F TH E  
M IN ISTR Y O F FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI); (a) to
(d). One Industrial EntrepreneurMemorandum 
has t>een filed in respect of Goa till 31.12.92 
involving and investment of about Rs 6 crores. 
Four applk îtkMis for manufacturer of beer ar>d 
cneappicalionfbrpolablealcoholw%%rBieceivBd
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from Goa in 1990-91 and rejected. 10 Joint 
Venture Projects in Deep Sea Fishing with t>ase 
in Goa hasve been approved. Underthe Plan 
schemesoftheMinistry.anamountof Rs. 12.70 
lakhs hasbeen provided tothe state government 
of Goa as assistance for modernisation of rice- 
milling industry during 1992-93. The Ministry of 
Food Processing Industries has formulated 
several Plan schemesforproviding assistarn^e 
for developing Food Processing Industries 
during the 8th Plan which inter-alia include 
assistance to State Government organisations, 
cooperatives, voluntary organisations, joint 
sector, etc. for setting up of or enlarging food 
processing facilities, developing backward 
linkages with farmers, marketing support etc. In 
the Budget proposal for 1993-94, the Union 
Government hasproposedfiveyaartax holiday 
for the new industrial undertakings setup in 
North-Eastern States, Jammu & Kashmir, 
Himachal Pradesh, Goa and some Union 
Territories.

Imports By Coca Cola and Pepsi Foods

5810. SHRIHARI KISHORE SINGH: Will 
the Minister of FO O D  P R O C E S S IN G  
INDUSTRIES be pleased to state:

(a) wfiether Coca Cola and Pepsi Foods are 
permitted any imports for making tt>eir soft 
drinks;

(b) if so, the details thereof;
r

(c) whijWrfwecrjiTyi anieshaveanyexport 
obligations to match these imports;

(d) if so, the details thereof; and

in the case of foreign collaboration approval to 
M^JMRPCOUmit^,sub6equendytiansfBnBd 
in the name of M/s. Britco Foods Company 
Private Limited, it has been noted that the 
company propose to import essential flavourir^ 
essences as raw material against actual Users 
(Industrial) non-akx>holic beverages, essences 
and bases

(c) and (d). The details are given in the 
Annexure.

(e) Does not arise.

Farmers’ Participation in Irrfgation 
Management

5811. SHRI P.P. KALIAPERUMAL: Will the 
Minister of WATER RESOURCES be pleased 
tostate;

(a) whether the Union Government have 
examined the extent to which the elements of 
Land Improvement Districts (LkJ) of Japan are 
likely to be irxx>rporated in the management of 
surface irrigation system;

(b) whether the Government propose to 
involve farmers’ participation in irrigation 
management by initiating Farmers’ Irrigation 
Associatk>n; and

(c) if so, the details thereof?

TH E  MINISTER O F S T A TE  IN THE 
MINISTRYOF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THEM INISTRYOF 
W A TE R  R E S O U R C E S  (SH R I P.K. 
THUNGON):(a)NoSir.

(e) if not. the reasons therefor? (b) Yes Sir.

TH E  MINISTER O F S TA TE  O F TH E 
M IN IS TR Y  O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a) and
(b). While M/s. Pepsi Foods Private Limited 
have not t>een permitted to import proprietory 
irtgredientstomanufcture soft drink conoentnates.

(c) Promotion of ‘Farmers Participation in 
Irrigation Management’ is one of the activities 
underthe Centrally Sponsored Command Area 
Development Programme. C e n t r a l  assistance 
on matching tiasis at the rate of Rupees lOOper 
hectareforthe first two years and Rupees75pef
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hectare for the third year is being provided 
through the States as management subsidy to 
farmers association formed at minor level.

2. In view of the general shortage of nursing 
personnel in lrxjiatherearenop)lansloenoouiage 
recruitment of nurses abroad.

Indian Nurses in Gulf Countries

5812. SHRI P.O. THOMAS; Willthe Minister 
of EXTERNAL AFFAIRS be pleased to state:

■ (a) the number of Indian nurses worlcing in 
various Gulf countries, country-wise;

(b) whetherthe Gk)vemment have any plant 
to encourage recruitment of nurses to these 
countries;

(c) if so, the details thereof;

(d) whether the Indian Missions in these 
countries are collecting and disseminating 
information in this regard; and

(e) if so, the details thereof?

TH E  MINISTER OF S TA TE  IN TH E 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA); (a) to (e). A statement is laid on 
the Teible of the House. ^

STATEMENT

Number of Indian nurses in various Gulf 
countries

Bahrain 1100 approximately

U.A.E. Statistics not available

Qatar 425approximately

Yemen 225 approximately 
including technical staff

Iraq 2

Saudi Arabia 6,000approximately

Kuwait 3,750approximately

Oman 3,570approximately

3. The Indian Missions corK:emed keep 
themselves abreast of information about 
recruitment of personnel in general, in these 
countries. Details of specifically available 
openings are publicised in India through various 
media by the prospective employers and 
recruiting agents.

[Translation]

Paic Propaganda on Kashmirthrough 
Satellite

5813. SHRIMATISAROJ DUBEY: Willthe 
Ministerof EXTERNAL AFFAIRS be pleasedto 
state:

(a) wfiether Pakistan has laurKhed anti-India 
Propagandaon Kashmir by purchasingasatellite 
channel from a Hongkong based company;

(b) if so, the details in this regard;

(c) whetherthe Government have taking this 
matter with that countiy; and

(d) if so, the response thereto?

THE MINISTER OF EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) Government is 
aware that Pakistan had leased a transponder on 
a satellite fortelecasting its programmes. It is to 
be assumed that anti-Indian propaganda was 
carried as so much of Pak TV  programming 
concentrates on anti-Indian propagarKla.

(b) The details of the lease are a matter 
between the Hong Kong based company and the 
Pakistani government.

(c) As it concerns a Hong Kong based 
consortium of private connpanies and another 
country, this does not arise.

(d) Does not arise.'
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Development of Mechanical Trouble by 
lA night

has requested for financial assistance to 
celebrate Maha Mastakabhisheka to Lord 
Bahubali at Shravanabeiagola in Karnataka 
during1993;
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5814. SHRI SHARAO DIGHE; Will the 
MinislBr of a V IL  AVIATION ANOTOURISM be 
pleased to stale:

(a) whether an Indian Airlines flight carrying 
Indian arid English crickBtteams had its hydraulic 
system failed foHowing a bird hit on March 2, 
1993at Palam aifport;

(b) whether the plane had a safe land;

(c)whelheranyenquiiryhasbeeninstituedin 
this regard;

(d)M so, the firtdin^ thereof and

(e) the steps taken or proposed to be taken to 
avoid recurence of such incidents in future?

TH E  MINISTER OF CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIAZAO): (a) 
Indian Airlirtes aircraft V T-EG D  operating lO  
410onMarch2,1993was irwolved in bird hit 
while larKJing at Palam airport.

(b) Yes, Sir.

(c)and(d). Investigation has revealed that, 
as a result of the t>ird-hit. there was a faikire of 
ftie hydraulic system.

(e) ActkNi is taken on a continuting basis to 
keep the onwronmenlinandarourxlaitportsfrBe 
from bird menace so as to avoid hazards of bird- 
NL

CelebraMonof Festival In Karnataka

5815. SHRIMATI CHANDRA PRABHA 
URS; WiRlhe Minister of CIVIL AVIATION AND 
TOURISM be pleasedtostate:

(a) whether tt>e Government of Karnataka

(b) if so, the details thereof; arKi

(c) tfte amount proposed to be sanctmned 
during 1993-94in this regard?

TH E MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAO): (a) 
and(b). Yes, Sir. Ftnandai assistance has boon 
roquoatedloraottingtptouristtacgliesatBehir. 
Halebid and Sravartabelagola. Yatii Niwas at 
Stavanabnlagola arxlforpubidly andpromofon.

(c) For the year 1992-93, an anKXjnt of 
Rs. 55.94 lakhs has been sanctioned. During 
1993-94, additkmal hjnds are proposed to be 
provkled for publicity and promotion for wfw:h 
details are awaited.

T.V. Serials and Documentaries

5816. SHRIMATI DIPIKA H.TOPIWALAr 
SHRI DATTATRAYA BANDARU:

WiH the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) the number of T.V . serials and 
documentahessubmilled by private producers 
durirtg the last three years;

(b) the numt>er out of them tftat ̂ v e  t>een 
approved; arKl

(c) the number of approved T.V. serials/ 
documentaries screened tiy the Doordarshan 
during the last Ifwee years?

TH E  MINISTER O F S TA TE  O F TH E 
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a) to(c). Receipt of proposalsfor TV  SeiialsarKl 
Documentaries under the Commissioned and 
Sponsored Schemes by the Directorate and
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various Kendras of Doordaishanisacontinuous 
process. The details of receipt of such proposals 
and theirtelecast by different Kendras are not * 
maintained centrally in a compiled form.

[Transiation]

Irrigation Projects of M.P.

5817. SHRIMOHANLAL JHIKRAM: WiHthe 
Minister of W ATER RESOURCES be pleased 
to state:

(a) the details of irrigation projects of Madhya 
Pradesh which have been affected under the 
Forests (Cor^ervation) Act, 1990;

(b) the names of project lying incomplete, the 
quantum of work completed thereon prior to 
1900and the arrxxntthal had been spent thereon;

(c) ttie present position of these projects; and

(d) the efforts beir>g made to complete these 
projects?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRYOF URBAN DEVELOPMEf^ AND 
MINISTER OF STATE IN Yh E MINISTRY OF 
W A TE R  R E S O U R C E S  (SH R I P.K. 
THUNGON): (a) to (d). Information is being 
collected and will be laid on the Table of the 
House.

[English]

Telephone Connections on
> MedicalTelephone Connections on 

Medical Grounds

5818. SHRI GOVINDA CHANDRA MUNDA: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) tfie criteria/rules adopted for allotment of 
telephone to applicants residing in Delhi on 
medical grounds;

1915(SAKA) WrittenAns¥ifers 1806

(b)wtielhert8mpoiaiyteiephoneconneclions 
are sarictioned to the applicants after their 
registration in ordinary/special category,

(c) if so, the reaons therefore and whethertfie 
Government propose to discontinue this 
practice?

#

(d) whethersuch a proposal is perKiing with 
the Govemment; and

(e) if so, the details thereof?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY OF COMMUNICATIOKiS (SHRI 
SUKH RAM): (a) Sir, no specific criteria/rules

connectionsforthose who may apply on medteal 
grounds. However, temporary telephones for 
specific periods are sanctioned at the discretion 
ofthecompetentaulhforityforuigentiBquirenienl 
including medical grounds.

(b) No, Sir, Registration in ordiruuy(GeneFBiy 
Speical category is not a pre-requisite for 
sanctioning of a temporary telephone 
connection.

(c) Does not arise in view of the reply at (b) 
above.

(d) Does not arise.

(e) Does not arise in view of (d) above.

Agricultural Unit of Films Division

5819. SHRIG.DEVARAYANAIK:
SHRI V. SREENIVASA PRASAD: 
SHRI SANDIPAN BHAGWAN 

THORAT:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state;

(a) whether the Agricultural Unit of the Films 
Division is being wound up;
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(b) if soothe reasons therefor; and
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(c)the alternative steps proposed to be taken 
in this regard?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  OlF IN P ® «fM ATIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO): 
(a ) ViBS, Sir.

(b) The Agricultural Unit of the Films Division 
was being finarK»dt>y the Ministry of Agriculture 
as part of its Plan schemes. On a review of these 
schemes by tftat Ministry in 1989, it was felt that 
there was no adequate justification for 
maintainingaseparateunitandstafrforpioduction 
of agricultural films, in view of expertise available 
intfieopenmaritet. It was, tfierefore; decided to 
wind up tfiat Agricultural Unit in aphased manner 
by redeploying the existing staff.

(c) The Ministry of Agriculture would be 
getting its films produced through private 
producers.

Highpower TV  Transmitter at 
Nagercoil, Tamil Nadu

5820. SHRI N. DENNIS: Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the Government propose to 
convert the existing low power T. V. Transmitter 
into high Power T. V. Transmitter at Nagercoil. 
Kanyakumari District in Tamil Nadu; arnl

(b) if so, tfie details thereof?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a) No. Sir.

(b) Does not arise.

Holding of PAT A Conference

5821. SHRI RAMCHANDRAGANGARE:

Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whetherthere isany proposal to reschedule 
the Pacific Asia Travel Association conference 
and Travel Mart proposed to t>e held at New 
Delhi;

(b) if so, the numkier of delegates likely to 
attend it;

(c)tfie preparations made for the confererx» 
and the amount of expenditure likely to t>e 
incurred on it; and

(d) the details of the ot>jectives of the 
conlererx»?

TH E MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) to
(d). The Pacific Asia Travel Assodatkxi (PATA) 
Travel Mart and Marketing Confererv^wtiich is 
beirtg organised t>y tfw PAT A Irxia Chapter with 
the support of Department of tourism has rtow 
been scheduled to t>e heW from 30th April to 3rd 
May. 1993 at New Delhi. The Travel Mart is 
likely to be atter^ded by over six hundred 
participants from international travel industry. 
The expenditure will t>e shared t>yPacifk: Asia 
Travel Association and all segrrwnts of the 
travel industry. Government of India as host 
country has offered the venue and related 
facilities. Themainobjectivesoftheconference 
is for buyers and sellers of the international 
travel industry to make txisiness contacts. Itwill 
also provide an opportunity for irxiia to showcase 
itself as a major tourist attraction to the 
international travel trade and will help to attract 
more tourists to I ndia.

[Tifr^ation]

New Programmes Under National 
Network

5822. SHRI SURENDRA PAL PATHAK: 
Will the Minister of INFORMATION AND
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BROADCASTING be pleased to state:

(a) the number of proposals for telecast of 
new programmes and retelecast of old 
programmes under national network of 
Doordarshan approved during the last quarterof 
1992andfor1993;

(b) the details thereof; and

(c)ttie comparative details of programmes in 
HirKK and English?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a) to (c). Such details are not maintained 
centrally in a compiled form.

Passport Applications through Post 
Offices

5823. SHRI SATYA DEO SINGH:
SHRI R A TILA L  K A LID A S 

VARMA:

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

Ttie numt)er of post offices wfiich are selling 
passport application forms, State-wise ?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R .L. BH ATI A): A statement is laid on ttte table 
of tfie House.
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Paym entToSEBsbyREC which it is likely to be released?

5824. DR. CHINTA MOHAN; SHRINAWAL 
KISHORE RAI: Will the Minister of POWER be 
pleased to state:

(a) the details of amount required to be paid 
to the various State Electricity Boards by the 
Rural electrification Corporation and actually 
paid duririg each of the leist three years and upto 
the endof 1992;

(b) the reasons for delay in paying the due to 
theSEBs;and

(c) the steps taken by ttie Union Giovemment 
to release the above amount and the time by

TH E  MINISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  P O W ER  (S H R I P.V. 
RANGAYYA NAIDU); (a) The details of the 
alkjcation and disbursement of loans to the 
various State Electricity Boards by Rural 
Electrif k:ation Corporation during each of the 
lastdyeaisarKjuptotheend of December, 1992 
is given in Anr>exure.

(b) and (c). The delay in payment to some of 
the State Electrnity Boards is due to the non
payment of the dues to the Corporation by the 
SEBs concerned. The disbursement of the 
balance amount for 1992-93 depends on the 
pfogress of the worte and daims lodged by the 
SEBs.
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World Bank Loan for Power Pro|ects

5825. SHRIMANJAYLAL;
SHRINITISH KUMAR:

Will the Minister of POWER be pleased to

(a) the total amount of loan provided by the 
World Bank for various power protects upto 
December, 19Se and

(b)theamountpraposedtobecblainedbytie 
Unkm Gkivemmenl from the Bank in this regaid 
during the next three years?

TH E M INISTER O F S TA TE  IN TH E  
M IN ISTR Y O F POW ER (SHRI P.V. 
RANGAYYA NAIDU): (a) The k>an/credit 
sarxrtiorted by the World Bank for the ongoirtg 
power sector projects tiU December, 19921s 
US$5721.1 millk>n.

(b) A number of proiects for WofM bank aid 
in tfie power sector are at different stages of 
preparation/discussion. However, protects 
wtMCh are finally tied up for assistarx^e, the 
extent and timing of commitment wHi depend 
upon detailed project preparatkMi, donor 
preference and commitinent availability.

(fngfehj

lA Services at Pune Airport

5826. SHRI ANNA JOSHI: WW the Minister 
ofCIVlLAVIATIONANDTOURISMbepleased 
toi

(a) the number of occasions on which the 
Indian Airlines Services at Pune Airport have 
been interrupted durir̂ g the l— t four months;

(b) the reasons therefor and

(c)theeffective measures taken or proposed 
to t>e taken in this regard?

THEMINI8TEROFCIVILAVIATIONAND  
TOURISM (SHRI GHULAM NABIAZAD); (a) 
atxl(b). During the period 1.11.92to28.2.93,35 
fligfilsfrom Pune were delayed, mostly owing to 
late arrival of flights. In addition, three flights 
were cartcelled. or>e each for consequential, 
commercial and misceUanoous reasons.

(c)Stap6havebeen taken to rrinimisedelays 
by raimnalising schedules,provismn of starMl>y 
aircraft, ctooe monitoring arKJ taking necessary 
preventive actkm.

Touritt Arrivals

5827. OR. P.R.GANGWAR:
SHRI GURUOAS KAMAT:

WHI the Minister of CIVIL AVIATION AND 
TOURISMbepleawdtostate:

(a)w*wjherlherehMbeenanydecirwinthe 
tourist anivalsfalOMlngtxxnbblaBts in Bombay 
«idCak:una:

(b) if so, the details thereof; and
f

(c) the k)6ses suffered on account of this?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM(SHRIGHULAMNABIAZAO):(a)to ,
(c). There has been a decline of about 6.7% in 
tourist traffic to theoountry during March, 1993 
as compared to March, 1992. However,there 
arenostatisticsavailableonthetosaassuftored 
on account of decline In tourist traffic.

[T/anstation]

Income Tax Dues Against Producers

5828. SHRI YASHWANTRAO PATIL 
SHRI PHOOLCHANO VERMA:

Win the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a)whetherDoordarshanhaBSufferedaloss
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of crore of fupees for not charging two percent 
irMX)me tax at the tirrte of making payment to tfie 
private producer;

(b) if so, the details thereof; and

(c) the action Govemment propose to take to 
recover the incorr^ tax due and to charge two 
percent amount at the time of making payment 
in future?

TH E  MINISTER O F S TA TE  O F TH E 
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a)to(c).Theinformatkxiisbeingcollecladand 
will t>e lakJ on the Tat>le of the House.

Celeberation of Water Resources Day

managing it on scientific lines, (ii) creating 
awareness on the achievements and the 
prot)lems faced by tfie water resources sector,
(iii) disseminatkm of infomiation about varkMJS 
achievementsandcurrent activities in the water 
resources sectorincluding gaps and slippages 
and (iv) creating proper climate for involvement 
of the common man in devetopment and 
management of water resources.

(c) No, Sir.

(d) The main purpose of celebrating Water 
Resources Day is to create mass awareness. 
Therefore physical works like diggir>g of wells 
elc. arerNjtirKiuded in it The woiksare, however, 
being carried out under their respective 
schemes.
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5829. SHRI UPENDRANATH VERMA: Will 
^he Minister of W ATER RESOURCES be 
pleased to state;

(a)whelher arrangements are t)eing made by 
the Central Water Commission to celebrate 
■Water Resources Day’;

(b) if so, the amount t)eing spenWiereon and 
benefits likely to t>e achieved tfierefiom;

(c) whettwr there is any proposal to utilise 
ttiis amount for digging of weNs. water tank and 
on otfier smaN irrigatkjn schemes; and

(d) if not. tfie reasons therefor?

TH E  M INISTER O F S TA TE  IN TH E  
MINISTRY OFURBAN DEVELOPMENT AND 
MINISTER O F STA TE  IN TH E MINISTRY OF 
W A TE R  R E S O U R C E S  (SHRI P.K. 
THUNGON): (a) Yes. Sir.

(b) Rs.4.862lakhs have been sanctioned for 
celebrating Water resources Day 1993. Water 
Resources Day is celebrated every year with the 
objective of achieving following benefits: (i) 
generatingconsckxjsnessamongpeople at large 
about the need for conserving water and

P&T Offices In Nagpur, Maharashtra

5830. SHRI TEJSINGH RAO BHONSLE: 
Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the target fixed for opening of posts and 
telegrapfisoffioesin Nagpur, Maharashtra during 
1992-93;

(b) wf^tfier the aforesakl target has been 
achievedfuNy;

(c)if not, the reasonstfierefore; and

(d) the rximber of posts and tetegraph offices 
are likely to t>e oper>ed during 1993-94?

THE MINISTER O F S TA TE  O F TH E  
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH fRAM): (a) Post Office: Atargetforopening 
of 1 departmental sut>-post office and 18 extra 
departmental branch post offices was fixed for 
Nagpur Region forthe year 1992-93.

TelegmphOffice:The\afge:X fixedfor opening 
telegraph offices in Nagpur, Meiharasthraduring
1992-93was one.



(b) PostOffice:yB6. Sir. 
Telegraph Office: No, sir.
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WWthe Minister of COMMUNICATIONSbe 
pleased to state:
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(c) Post Office: Question does not arise.
Teiegraph C>Kc0.ThetFagetvva8notachieved

due tocertain administrative problems.

(d) Post Offices: It is proposed to open 80 
extra departmental brarv:h post ofTioes and 11 
departmental subpost offices under Annual Plan
1993-94 in Maharashtra Circle. The places of 
the proposed post offices have not yet been 
identified.

Telegraph Offices: It is planned to open one 
telegraph office duririg the year 1993*94.

[£r^//s/i]

Modifications in Boeing737>200Aircraft

5831. P R O F. U M M A R ED D Y  
VENKATESWARLU: Will the Minister of CIVIL 
AVIATION ANDTOURISMbepieasedtostate:

(a) whett>ertfie Indian Airlines has not started 
work on the modifications in Boeing 737-200 
aircraft fleet;

(b) if so, whether the May 1993deadline set 
by the Federal Aviation Agency is not likely to 
be met in this regard; and

(c) if so, the reasons for the delay.

TH E  MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHUi-AM NABIAZAD): (a) to
(c). The modifications as required by Federal 
Aviation Agency are applicable to four B-737 
aircraft (EA Series) only; the deadline for 
completion is April. 1994. Modifications in 
respect of one aircraft have already been done, 
andthoseforttie remaining three are in process.

Burning of Cable Wire in Orissa

5832. KUMARIFRIDATOPNO;
DR. KRUPASINDHUBHOI;

(a)whelhertheGk3vemmentareawafeofthe 
fact that telephone cable wire were tMjmt out at 
Sector3, Rouikela in Orissa on March 15,1993;

(b) whettwr it is due to negligence of staff;

(c) if so, the action taken agair^ the offteial 
found responsit>le;

(d) if not, the reason ttiereof;

(e) the quantum of loss; and

(f) the precautionary measures taken for 
future safely?

TH E  MINISTER O F S TA TE  OF THE 
MINISTRY O F COMMUNICATIONS (SHW 
SUKH RAM): (a) Yes, Sir.

(b) Cause of fire has not t)een established. 
Thecaseisbe«r>ginvestigatedbythe Vigilance 
Cell of the Orissa Circle.

(c> and (d). Necessary action will be taken 
against tfte offKials found responsitJieafter the 
investigation is completed.

(e)Tfie loss is approximately Rs.2.18 crores .

(f) Departmental instructions regarding 
precautions to be taken against occurarx:e of fire 
in Store Depots already exist. The same are 
again tieingemphasiedfor implementation.

{Transtation]

Expansion of Power Projects

5833. SHRI SURAJBHANU SOLANKI: 
DR. LAXMINARAYAN PANDEY:

Will the Minister of POWER be p le a s e d  to
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(a) the tkne by which the expansion wolk of 

Vindhyachal, Chandrapur and Pench ttiennal
I ptentsandkawasandGandheurgasbasedpower 
protects is likely to be completed; and

(b)ttiequantum of power likely to t>eprovided 
to Madhya Pradesh from ttiese powerproieclB?

T H E  M INISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  P O W E R  (SH R I P .V. 
RANQA YYA I^ IO U ): (a) and (b). Chandrapur 
is a State sector project of the Mahcuashtra State 
Electrksity Board and Unit-7 (500 MW)of the 
project islikelytobecommissk>nedin 1996-97. 
Madhya Pradesh would not haveashare in the 
powergeneratedt>y it. TheCentralGovemment 
have rx>t approved thee)(pansion of Vindhyachal 
and there is no proposal as of now to expand 
PorK;h, KawasandGarvJharprojects.

^  [Engtistii

Namrup Ttiermal Power Station

5834. SHRI PROBIN DEKA;
SHRI UOOHAB BARMAN:

Will the Minister of POWE Fibe pleased to 
state:

(a) whether the techrM>-economic clearance 
to the Namrup thermal power station extension 
project (2x30 MW) has since been accorded by 
the Government;

(b) if so. the details thereof and the present 
position in regard to the construction woik on the 
project; and

(c) if rK>t, the reasons therefor?

TH E  M INISTER OF S TA TE  IN TH E 
M IN IS TR Y  O F  P O W ER  (SH R I P.V. 
RANGA YYA NAIOU): (a) No. Sir.

(b) 0 < ^  not arise.

(c) While tfie Assam State Electricity Board 
h2i^ecei ved clearance of the National Airport

1916(SAKA) WrittenAnswe^ 1 ^
Authority,and complied^with.Section 29 of 
Electricity (Supply) Act, 1948,theyhavenottied 
up ttie essential input$-gaslintoge, associc||ed 
transmission system, wateravaUability-andalso 
not obtained tfiQ clearance of tfie Ministry of 
Environment& Forests in regard toinstallation 
0fNamrupC^TuibineStati<)n(2xa)f^The 
scheme could be considered^ for techrx>- 
economic clearance by the Central Electricity 
AuthoiityonlyaflerthependkiginputsA::leararK»s 
have been tied up by the Project Authorities.

[Translation] m

Telephone Centres in Shimla, H.P.

5835. PROF. PREM DHUMAL: Will the 
Minister of COMMUNICATIONS be pleased to 
state:

(a) whether the Government propose toset 
up new telecom centres in Shimla district in 
Himachal Pradesh particularly in Rohdau for 
wfiich land has t?een acquired in January 1992:

(b) if so, the details thereof;

(c) if not, the reasons thereof; and

(d) the time by which it is likely to be set up 
and commissioned?

TH E MINISTER OF S TA TE  IN TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. Proposals are there 
to set up new telecom centres in Shimla District 
of Himachal Pradesh. However, there is no 
proposal to open telecom centre in Rohru nor 
land has been acquired in January, 1992for this 
purpose.

(b) Three stations in Shimla district viz. 
Shimla-Chaura Maidan, Shimla-East aiid 
Rcunpur-bushehr have been proposed for 
provision of telecom centres.

(c) Does not arise.

(d) The telecom centres are likely to be
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(b) if so. the reasons therefore?

Air Facilities in U.P.

5836. OR. RAMESH CHAND TOMAR; WiH 
theMlraslerorCIVILAVIAHONANOTOURISM 
be pleased to state:

(a) the names of the cities/districts ol Uttar 
Pradesh where air services facility is available 
at least for one day in a weeic; and

(bfthe details thereof?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRIGHULAM NABIAZAO): (a) 
and (b). At present Agra. Dehradun. LucKrww 
arxJ Varanasi in Uttar Pradesh are airtinkedby 
the following services:

Indian Airlines:

(i) Borrt>ay-Varanasi-Lucknow

(i«> Detw-Agra-Khapjraho-Varanasi

(iii) Detii-Luctinow

(iv) OeliMjudinow-Calcuaa

(v) OeN-Varanasi-Bhubaneswar

(vi) VMnaai-Ka»vnandu

Va^jdoot

(i) OetiM>shradun

Tourist Inflowto North India

S837.SHF«RAJENbRAKUMARSHARMA: 
Win the Minister of CIVIL AND TOURISM be 
pleased to state:

(a) whether ttie number of foreign tourists 
visiting North India is decreasing day by day; 
and

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a). 
No. Sir.

(b) Does not arise.

T.V. Serfal on Gautam Buddha

5838. SHRI VIRENDRA SINGH: WiH the 
Minister of IN FO R M A TIO N  AND  
BR0ACX:ASTING be pleased to state:

(a) whether the Dooidarehan have received 
proposal of T.V. serial on ttte life of Gautam 
Budctia;

(b) if so. the details^hereof; and

(c) tfie time by which tfie Ooordarsttan is \ 
likely to telecastthe same ?

THE MINISTER OF S TA TE OF THE ‘ 
M IN ISTR Y O F IN FO R M A TIO N  AND 
BROADCASTING (SHRIK.P. SINGH DEO)
(a)artd(b). From amortg the various proposals 
on Budctia received undsrttieNewSporvorSh^ 
Scheme. 1990.thepraposaltiied‘BuddhaTiais' 
has been selected and prioritised by 
Ooofdaishan.

(c) The telecast of the serial would depend 
upon submission of Pilot t>y the Producer and 
completion of other formalities.

[Ens0sh\

Power Requirement in Orfssa

5839. SHRI K. PRADHANi: WiH the Minister 
of POWER be pleased to state the quantum of 
demarnj of power made tiy tfie Government of <
Orissa and the supply made from the Central 
pool during each of tfie last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P V
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vis*a-vis actual drawal by Orissa from Central 
Pool (Farakka STPS and Chukha HEPS in 
Bhutan) in Eastern Region during last three 
years are furnished beksw:

(AH Figs. in M U)

(a) the number of telephone exchanges 
fur>ctionir>g at present in Gujarat with location

1915(SAKA) WmtenAnswets 1834

1990-91 1991-92 1992^

Entitlement 

Actual Drawal

601.6

134.5

6175

40P5

644.0

548.7

Diplontatic Ties with tsrael

5840. SHRf C. SREENIVA^SAN: WIN the 
Ministerof EXTERNAL AFFAIRS bepleasedto

(a)the number of IncfansandpeopleoflrKfan 
origin living in Israel;

(b) whether the Government have a n ^ '  
proposal to strengthen furtherties with Israel by 
establisNng a few more dIpkNnalic missnns in 
both countries; arxj

•
(c) if so, tfie details tfiereof?

TH E MINISTER OF STA TE IN THE  
I^INISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA).(a) There are approximately 200 
Irxfian nationals arwJ about60,000persons of 
Indian origin in Israel.

(b) No, Sir.

(c) Does notarise.

{Translatioril

Conversion of TeleptK>ne ExclUMiges in 
Gujarat

5841. SHRIMATIBHAVNACHIKHALIA; Will 
the Ministerof COMMUNICATIONS be pleased
to state:

(b)1fienumberafelectronk;excfiangesason 
March 15,1993out of tfiem;

(c) wtiether the Government propose to 
convert ttie remaining telephorwexcfianges into 
electronk» during the current year; and

(d) if so, the details tftereof?

THE MINISTER OF STATE O F TH E  
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM); (a) Total 1170 exchanges are 
woriting in Gujarat as on 31.3.93 Tfie list with 
k>catk>n is given in Annexure-I.

(b) Number of electronic excftangs is766as 
on31.3.93.

(c) and (d). the remaining 13 manual 
exctutfiges arKf about250electrornecftank»l 
smal excfianges are proposed to be converted 
into electionicexcfiangesduringtfw year1999- 
94, subject to timely availabiity of equipment.

STATEMENT

List of Telephone Excfiangeswith localiorw 
in Gu^rat circle as oh 31.3.1993.

SI. Name of Exchange

District: Afunedabad

1. *39’Exchange •

2. ‘39’Exchange

a Oadartcha

4.

5. Bahial

& Barawala
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SI. NarrteofExchange SL NameofExc^tange

7. B a r ^ 30. LlxxJa

a Bavla 31. Mandal

9. Bhimnath 32 Manipura

10. Boperi 33. Miroti

11. Cantonment (1) 34. Nandej

1Z Central 36. Naianpuia-I

ia Dehgam 36. Naranpura-ll

14. Oetrot
37. Naroda

15. Oevkaianamuvacia 38. Navagam

16. Ohandhuka 39. Navrangpura

17. Oholera
40. Navrangpura-1

18. Dhota
41. Navrangpura-2

19. ENisbhdge
4^ Navrangpura-3

20. Gundl 43.
m

Odhav

21. Haiisa
44. Oganej

22. Jholapur 45. Raipurgate

23. Jindva 46. Rakhial

24. Karakthat 47. Rampura

25. KatosanRoad 48. Ranpur

26. Kauka 49 RLP-I

27. KeliaVasna 50. RLP-II

2a Koth 51. RLP-m

29.. Kiiia
52̂ RLP-IV

•
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Sf. NameafExchange SI. Nameaf Exchange

53. Sabaimaii 7. Bagsra

54. Sadra a Chalala

56. Sanand 9. Chital

56. Vasna 10. Oamnagar

57. Vasna (state) 11. Damnagar(State)

58. Vasna RLU 12. Dedan

59. Vataman 13. Dhargani

60. Vatva 14. Dhari

61. Vauiha Dolasa

62. Viramgam 16. Dungar

63. Viramgam (State) 17. Ekiera

64. Vishalpur 18. Ghantwad

65. Vasna 19. Govindpur

66. Vastrapur 20. Harmadia

67. Shertha 21. Jafrabad

68. Kajad 22. Jaiia

District: Amreli 23. Jambaiwala

1. Amreli 24. Kharrrisha

2. Amreli SAT 25. Khamba-State

a Anida 26. Kodinar

4. Angodar 27. Kodinar (State)

5. Babapur 28. Kunkavav

6. Babra 29. .J_atN.
•
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SI. NameofExchangm- SI. NameofEi^hsuige

30. UliyaMota 7. Bhavisana

31. MotaAnkadia a Bhemal

32. MotaDevaKa 9. BhikJi

33. Mota Samdhiyala 10. Bhodu

34. NanaAnkadia 11. Bhutedi

35. RaMa 1Z Chadatar

36! Rajula (Stale) 13 Chancfsar

37. Sarambhada 14. Chhapi

3& Talania IS Chitrasani

39. Timbi 1& Darta

40. Unlvad 17. Oamiiwada

41. Vadia 1& Deesa

42. Velan 19. Deesa (State) 
•

43 Victor 20. Deodar

44. 'chewad 21. Dhmera

46. Gopatgnam 22. Ohima

District: BanaskarKha 23 <^ct>

1. Anteji 24. Ghana

Z Amt>aii 25. Gota

a Arnbgadh 26. MadBCj

4. Aseda 27. k^Mlgacli

5i 2B. Jaletra

a Bh^shar 29. Jegol
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SI. Name of Exchange SI. Name of Exchange

30. Jitpur S3. Rasana

31. JuniSedhani 54. Samaumota

32. Kabiipura 55. Samaumota

3a Kanodar 56. Seialpura

34. Khimat 57. Sihori

35. Kuwala 58. Suigam

36. Lakhani 59. Takaiwada

37. Madal 60. Thaia

38. Malan 61. Thamd

39. Mela ez. Uh

40. Moriya 63. Vadaval

41. Nenava 64. Vadgam

42. Planpur * 65. Varahi

43. Palanpur (State) 66. Vasana

44. Paldi 67. Virampur

45. ParHhawada 68. Wmv

46. Pilucha 69. Zerda

47. Piluda District: Bharuch

48. Ractianpiir 1. Amleshwar

49. Rah 2. Amod

50. Rampura(PNP) a * — ---■-------/VWIIMilWBr

51. Ramsan 4. Bhfliod

S2. Ranpur & Bharuch



1843 WrittBn Answers

•

APRIL 19.1993 Written Answofs 1844

SI. Name Exchange SI. Name of Exchange

a Chanchvel 29. Rajpipla

7. Chanderia 20. Saiod

a Datfiej 31. Samni

9 l Deciapadia 32. Sart)han(BCH)

10. Oerol(BCH) 33 Seiamba

11. Oevia 34 ShuMalirth

1Z Hansot 36 Sieodara

13. Hingirt 36 Tankaria

14. t ta v 37. Umatta

15. Jambusar 3a Vagra

16. Jantran 39. Vaka

17. 'Jhagacfa District: Bhavnagar

ia Kavi 1. Alcng

19. Kevada Colony 2 Ambafdi

20. Muller a .............B narT iarian

21. Nabipur 4 Bhavnagar

22. Nebang 5 Bhavnagar(State)

23. Pal^ . a Bhimdad

24. ....... ,Haneina 7. Bolad

25. Pwwfj a Buctiel

26. PanoK Village 91 Chiira

27. Pialapnagar 10. Oattn

2a FUqpanf 11- Dhasa
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SI. Name ofExe^tange SI. Namec^ Exchange

12. Dhola 35. Noghanvadar

ia Dihor 36. Oliya

14. Gactiada 37. Olha

15. Gariadhar 3a Pantana

16. Gheli 39. Paliyad

17. Ghocttakada 40. Parvadi

18. Ghog^ 41. Pilhalpur

19. Gundarana 42. Rangola

20. Jesar 43. Rohishala

21. Junasavar 44. Sanosara

22. Khopla 45. SavarkuTKta

23. Koltyak 46. Sttor

24. Kumbhal (Mahuvaf 47. Songadh

25 Kumbhal(Palit) 48 Talaia

26. Laihidad 49. Tana

27. Madhoda 50. Thaia

28. Mahuva 51. Timana

29. Malpara 52. Trapaj

30. Mandva sa Tuifcha

31. Mandvi(BV) 54.

32. MotaKhuntwada 56. Umraia

3a NaniRajasthali 56. Valabhipur

34. iMingaia 57. VaMojd
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SI. Name of Exchange SI. Nameof Exchange

. sa
(

Vwnda 10. Oabasang

50l Velavadar 11. DTvaba

eo. Vijapadi * ^2. Dhrol

61. Zamrala ia Owaraka

62. Nariraiashtali 14. FaHa

63 Tvnana IS Gactika

C)islrict Giandhinagar 16. hkfyana

1. Adalaj 17. JamKalyanpur

z Dabhoda(GNR) ia JamRaval

a Gandhinagar 19. Janrijodhpuf

4. IsnapurMota 20. Jamkhambhalla

& Randheia 21. Jamnagar

& ShiholiMoti 22. Jamnag_rSat

District Jamnagar 23. Jamvanthali

1. Mebada 24. Jivapar

z Amran 25. Jodta

a BalachhadI 26. Kalavad

4. Balambha 27. Kanalus

5l Balwa(JMN) 2a Khandeheia

& BadlKar 29. Kharad

7. Bhangor 30. LfliDur

a BhanwwJ 31. LanMbandar

9. Bhate Laipur
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SI. Narrte ofExctiange SI. Name of Exchange
33. Matva 56. Verad

34. Mithapur 57. Shiva

35. MotaGunda 58. Jamdevalia

36. MotaPanchdevda 59. Ranpur

37. MotaVadala District. Junagadh

38. Moti Banugar 1. Adari

39. Movan 2L Adityana

40. Navagam <JMN) a Adwar̂ a

41 Nikava 4. Ajab

42. Okha 5. Ajotha

43. OkhaGat 6. Akolwadi

44. Ran 7. Amarpuicir

45 Sadodar 8. Araniyala

46. Salaya 9. Bagdu

47. Samana 10. Bagodar

48. Sapar 11. Balagam

49. Sertapar 12 Ramnasha

50. Shethvadala ia Rantwa

51 Sidear 14. Bhalgam

52. Sikka 15. Bhesar

53. Tarsat 16 Bileshwar

54. Vadinar 17. Biikha

55. Vadipanchasara ia Choivad
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SI. Name of Exchange SI. Name of Exchange
19. Dhandhusar

41. Mangrol

20. Dhokdwa
42. Mangrol (State)

21. Fatana
43 Mendarda

22. Cantia
44. Mahobattur

Pranchi 45. Morasa

23 CirGadhada 46. Moti Mondari

24. Junagadh 47. Navabandar

25. Kadachi 48 Po»t>andar

26. Keshod 49 RanaKandoma

27. Keshod(Sate) 50. RanaKhirasara

28. Khageshri 51. Ranavadala

29. Khatrasara 52. Rartavav

30. Kutiyana 53 Sankheda (JND)

31. Limbuda 54. Sardargadh

;32 Lushala 55. Sarsat

33 Madhavpur 56 Sagangir

34 Madhavpur(CIR) 57. Shalpur

35. Mahiyari 58. Sharma

36. Maieyadi 59. Shanma

37. Malta Hatina eo. Sheibauch

38 Maliahatina 61. Shil

30. Mahavadhar 62. Sutrapada

40. Mangnath Pipal 63. Talala
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SI. Name of Exchange SI. Name of Exchange
64. Tikar 12. Asamli

65. Tukdagosa 13. Asodar

66. Una 14. Attarsumba(K)

67. Una (Sate) 15. Balasinor

68. Vadal 16 Balasinor(Sate)

69. Vanthli 17. Bamnagam

70. Ven/aval 18. Bhadran

71. Visavada 19. Bhaiada

72. Visvadar 20. Bhalej

73. Zapodad 21 Bochasan

74 Denana 22 Borsad

District: Kheda 23. Cambay

1. Adas 24. Cambay (Sate)

2. Ajaipura 25. Chaklasi

3. Aklaclia 26. Chhipadi

4. Alina 27. Chunel

5. Alindra 28. Dabhau

6. Anand 29. Dakor

7. Anara 30. Dakor(Sate)

a Angadi 31. Debhari

9. Anklav 32. Dewa

10. Anklav(Sate) 33. Dhamiaj

11. Antisar 34. Dhuvaran
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SI. Name of Exchange SI. Name of Exchange
35. Goiana 5B Motifher

36. Qudet 59. Nadad

37. HakJarvas 60. Nadiad(Sate)

38. Janod 61. Naika

39. Jichka 62. Napa

40. Kanisha 63. Napad

41. Kanjari 64. Nan

42. Kapadwanj 66 NaranpuraLat

43. Kathana 66. Nes

44. Kathalal 67. Nirmali

45. Khandhti 6a Ode
•

46. Kheda 69 Pandava

47 Kinkhlod 70 Pansora

48.
•

Lasundra 71. PeOad

49. Limbasi 72. Pettad(Sate)

SO. MagonpurLat 73 Pii

51. Mahisa 74. Kactu

52. Mahuctia 7S Ras

53. Matar 76. Sandesar

54. Mehlav 77. Saisa

56. Mehmdabad 7a Sastapur

56. Mithapur(Kheda) 79. SevaKa

57. Mohlel 60. Siitra
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SI. Name of Exchange SI. Nante of Exchange
81. Someshwar-Lat 104. Uadgam

82. Sunav District-Kutch

83. Sundeipijra 1. Adhoi

84. Tarapur 2 Adipur

85. Thasia a Anjar

86. Toiana 4. Balasar

87. Umeta & Bhachau

88. Umreth & Bharatpar

89. Undei 7. Bhidada

90. Uttarganda a Bhimasar (B)

91. V.V.Nagar 9 Bhimasar(C)

92. Vadad 10. Bhuj

93. Vadod 11. Bhujpur

94. Vadtal 12. Bitta

95. Vadlhal 13. Chiraj Moti

96.
•

Vanoda 14. Dahisara (Buj)

97. Vasad 15. Dargadi

98. Vaso 16. Oayapar

99 Vatadra 17. Desha Ipar

100. Virpur(K) 18. Dudhai

101. VyasVasna 19 Dumra

102. Wanakbori(K) 20. Fatehgadh

103. Chrtnoda 21. Gadhsisa
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'SI. Name of Exchange SI. Name of Exchange
22. Gagodar 45. Lakadia

23. Gandhidham 46. Lakhaper

24. Gangapar 47. Lodai

25. Ghaduli 48. Luni

26. Goyta 49 Manpara

27. Gundala 50. Mankuva

28 Haiapar 51. Matamadh

29 Jakhau 52 Mota Asambia

30. K. Mandvi 53. Mothala

31 Kandagara 54 Mundra

32. Kandia 55 Miikhatrana

33 Kandla Ketz 56 Naliya

34. Kera 57 Naliy^ Sat

35 Khambhara 56 Netra

36. Kharagoga 50. Nirooa

37 Khavda 60 Padampur

38. Khedo 61 Pandhro(SHR)

39 Kolda(C) 62 Pandhro(KLTP)

40. Kolda(J) 63. Patn(K)

41 Kotda(R) 64 Rahpar

42. KoJhara 66 Ramania

43. Kumka 66 Ratwal

44. Laiza 67. Ravapar
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SI. Name of Exchange SI. Name of Exchange
68. Sabhrat 2. Ambaliyasan

69. Samkhiali 3 Ambaliyasan Sat

70. Sukhpar(B) 4. Amrapura

71. Sukhper(R) 5. Balisana

72. Sumrasar 6. Balol

73. Suthari 7. Baiwa (Meh)

74, Suva! 8 Becharaji

75. Tappar 9. Bhadrada

76. Tera 10. Elhandu

77. Trambau 11. Bhilwan

78. Tuna 12. Bilia

79. Ukedi 13. Chada

80. Vadala 14. Chanasma

81. Vandhiya 15. Charada

82. Vanki 16. Chhatrai

83. Vayor 17. Dabhad

84. Vithon 18. Dabhoda(Meh)

85. Wada 19. Dangarwa

86. Chandroda 20. Dasaj

87. Varsamadhi 21. Delmal
•

88. NarayanSarovar 22. Dharampur(Meh)

District: Mehsana 23. Dhlnoj

1. Aglod 24. Dudhaka
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S/. Name of Exchange SL Name of Exchange
25. Dudhaiam^ra 48. Kait>atia

26. Gambhu 49. Khambhel

27. Gerita Kolavda 50. KheraJu

28 Gozaria 51. Kherwa

29 Hari) 52. Khimiyana

30. Jagudan sa Kukarwada

31. Jamla (Meh) 54. Kunchet

. 32. Jangral 56 Ladol

33. Jemtrai 56 Lan^^naj

34 Jaspur 57 Linch

35 Jhulasan 58. Lodra

36. Jotana 59. Mahudi

37. Jotana(Sate) eo. M a r^

38 Kada 61. Meda

39. Kadi 62. MedaAdraj

40. Kahoda 63. Mehsana

41 Kakoghi 64 MehsanaSat

42. Kalol 66. Moctiera

43. Kalol 66. Mujpur

44. KaJygwipura 67. Nana

45. Kamana 68. NaiKlasan

46. Kamliwala 69. Nardipur

47. Kansa ' 70. Pali
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SI. NameafExchange SI. Name of Exchange
71. Panchot 94. Unjha Sat

72. Patan 95. Upeia

73. PatanSat 96. Vadavali

74. Punasan 97. Vadnagar

75. Raniq 96. Valam

76. Ranuj(Sat) 99. Varsila

77. Sametra 100. VasaiDabhIa

7a Sami 1̂01. Vayad

79. Sante] 102. Vijapur

80. Sardarpur 103. Visnagar

81. Sariyad 104. Vithoda

82. Satlasna District: Panchmahai

83. Shankheshwar , 1. Adadara

84. SkJhpur 2 Bal<ur

85. Sipor 3 Bhofwa

86. Sudasana 4. D'Baria

87 Sundhia 5 b'Baria(Sate)

88. Suraj e Derol

89. Thol 7. Dhanpur

90. Trangwad a Diwada Colony

91. Tundav(Meh) q. Dohad

92. Umta 10. Fatepura

93. Unjha 11. Garbada
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SI. Name of Exchange SI. Name of Exchange
12. Gioghamba 35. Muvada(R)

13. Godhra 36. Nimanakhakharia

14. Godhra(Sate) 37. Pavagadh

15. Golhib 38. Piplod

16. Halol 39 Rachhatda

17 Jantral 40 Rameshra

18. Jesawada 41. Ramptl’s Muvada

19. Jtialod 42 Randhikpur

20 Kakanpur 43 Riixrhhwani

21. Katwara 44 Sanjeli

22 Kakharia 45 Sansoli

23. Khanpur 46. Santrampur

24 Koltiamoa 47 Santroa<4

25 Limadia 48. Shehera

26. Limdi 49 Shivrajpur

27. Limkheda 50 Sukhsar

28. Lunawada 51 Timbaroad

29. Malav 52. Vardhari

30 Malekpur 53. Veialpur

31, Malwan 54. Jantrai

32. Mehlol District; Rajkot

33 Mora 1. Aji Rajkot

34 Morwarena 2. A{i Rajkot (Sate)
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SI. Name of Exchange SI. Name of Exchange
3. Andama 26. Jetpur

4. Atkot 27. Jetpur(Sate)

5. Bagthala 28. Kalana

6. Bhadia 29. Kamalapur

7. Bhaktinagar(RJ) 30. Kastutbadham

8. Bhayavadar 31. KhadVanthli

9. Bhunava 32. Khirsara

10 Chachapar 33. Khajurda

11. Chitravad 34. Kolithad

12 Dahisara 35. Kolki

13 Derdi 36. Kotdasanganj

14 Devkigalol 37. KK Rajkot

15 Dhank 38. Kuwadawa

16. Dhoraji 39. Lajai

17 Dhoraji (Sate) 40. Lath

18. Gomta 41. Lodhfka

19 Gondal 42. Lunsar

20. Gondal(Sate) 43. Mahika

21. Jamkandoma 44. Makansar

22 Jasdan 45. Maliya Miyana

23. JB Rajkot 46. Morvi

24 Jetalsar 47. Morvi (Sate)

25. Jetpar(M) 48 MotaDadya
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SL NanrteofExctiange SI. NameofExcttange
49. MotiMarau 72. Vadasada

SO. Movtya 73. Vajadi

51. NagarPipalia 74. Vasavad

52. Navdhaki 75. Vavania

sa Paddhari 76. Vinchhiya

54. Paneli Moti 77. Vimagar

55. Patanvav 7a Virpur(RJ)

56. Pipaliraj 79. Vankaner(RJ)

57. RajkotE-lOB 80. Kerali

sa Rajkot RLU 81. Kherda

59. Ramcxl 82 Hirasara

60. Ratanpar 83. Shapar

61. Santhaii Oistrict;Sabarkantha

62. Sardhar 1. Agiol

6a Saroadad 2. Akrund

64 Sanlodad a Ambalia

65. Shn/rajgadh 4. Ambaliyara

66. Sindhavadar a Ankx

67. Suita npur a Atarsumba

68 Supedi 7. Badoli

69. Tankara a Bamna

70. Tdhava 9. Bayad

71. Upleta 10. Bhadreshwar
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S i Name of Exchange * SI. Name of Exchange

11. BNIoda 34. Kadiadara

^2. Chandami 35. Kadoli

ia Chithcxia 36. Kasana

14 Chitroda 37. Kawa

IS Dadhaliya 3a Khed

16. Davad 39. Khedbrahma

17. Dehgamda 40. Kheradi

18. Demai 41. Kheroj

19. Degholtar 42. Kherol

20. Dhansura 43 Kodiyawada

21. Fmchod 44. Lambadia

22. Fudeda 45. Laxmanpurakampa

23. Gabat 46. * Laxmipura

24 Gadhi 47. Umbhoi

25. Gadkhan
48. M a ^r

26. Ghambhot
49. Maloda

27. Harsot
50. Meghraj

28. Himatnagar 51. Modasa

29. Idar
52. Motilsrol

30. Idar(Sat)
53 Mudeti

31. lllol
54. Munai

32. Jadar
5& Mavangar

33. Jamla(HMR)
56. Patekfiundia
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SI. Name of Exchange
APRIL 19.1993 Written Answers 1876

SI. Name of Exchange
57. Poshina 80 UfTiedgadh

58. Prantij 81. Unchidhanal

50. Punsan 82. Vadagam

60. Rural 83. Vadali

61. Raigarh 84. Vijaynagar

62. Ramgadhi 85. Vishnupurkampa

63. Rampir Kampa District: Surat

64. Ram(Hjra Kampa 1 Anaval

65. Ranasan 2. Anumala

66. Rupal a Arelti

67. Sagpur 4. Baiipura

68. Saial 5. Bardoli

69 SardcM 6. Bardoli(;5ate)

70. Sathamba 7. Bhatha

71. Satnagar a Bodhan

72. Shamlaji 9. Buhan

73. Shinol 10. Dolka

74. ShirajpurVampa 11. Oolvan

75. Takatuka 12 Dumas

76. Takhatcadh 13. FoftSongadh

77. Talod 14 Gangadhaia

78. Tarakwada 15. Godawadi

79. Tintoi 16 Karind
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SI. Name ofExctiange SI. Name ofExctiange
17. Kadodara 40. Shivant

18. Kamrej 41. Surat (Sate)

19. Karchela 42. Surat 63 Level

20. Katargam 43. Surat MKTERLU

21, Katargam(Sate) 44. Surat NEC

22. Kathor 45. Surat Unit-1 
*

23. Kawas 46. Surat Unit-ll

24. Kim 47. Surat Unit-Ill

25. Kosamba 48 Tadkeshwar

26. M.M. Mangrol 49. Udhna

27. Madhi 50. Udhna(Sate)

28. Mahuwa 51. Ukai

29. Majura(RLU) 52. Umaipada

30. Mandvt 53. Vatod

31. Olpad 54 Vankal

32. Palsana 55. Varad

33. Pandesara 56. Vyara

34 Rander(Sate) 57. Wankaner

35. Rander(SR) 58. Zankliavav

36. Schtn 59. Balkat

37. Sarbhan (SR) 60 Umbada

38. Sayan
District; Surenderanagar

39. Shampura 1. Bajana
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SI. Nameof Exchange SI. Name of Exchange

Z Bamanbore 25. Maradrangar

a Bhalgamda 26. Mathak

4. Chatadwa 27. Mayumagar

& Charadwa 28. MotaAnkevalia

S Chotila 29. Muli

6 Chuda 30 NaneAnkevadia

a Dasada 31. Nimaknagar

9. Dhancffialpur 32. Panisanna

10. Dholi 33 Patri

11. Dhtangadhra 34. Pocda

12. Dhrancadhra(S) 36. Rajsitapur

ia Dhrumathi 36. Ranagacfi

14. Oudapur 37. Safa I*
15. Halvad 38. Sarla

16. Junadevalia 39. Sayla

17. Kankavati 40. Shedte

ia Kharaghoda 41. Shiyaj

19. Khocti 42 Sokli

20. KhoJadiad 43. Sudmda

21. Koncti 44. Sundari

2 2 . Lakhtar 45. Surendranagar

23. Limbadi 46 Surendranagar(S)

24. LimbadiSat 47. Thangadi
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S i NameafExchmge SI. Name of Exchange

4a Tiuir(Ran) 19. Jimbhughoda (BRD)

49. Vagacfa 20. Jatod

SO. Zimiwada 21. Kadipani

51. Naraanhe 22. Kadwal

District Vadodara 23. KarVhadi

1. Akapuri 24. Katww

2 Anu«MjriE10B 25. Kawant

a Bhalpur 2B. Kelanpur

4. Bodeli 27. Kusindra

& Oundod 28. Kolhi

a Chhatrsi 29. Koyali(BRD)

7. Chhotaudepur M. KoyaliSat

a 31. Makarpura(BRD)

9l CityExch(BRD) 32 MabarRoad

10. CityX-Bar(BRD) 33. Miyagam

11. O a b ^ 34. MobhaRoad

1Z Defahoi 35. Mandesarl

13 Degar 3& Naswadi

14. Donmar 37. Padra

1& Oungaiwat 3a Panvad

ia Fatehgar^(BRD) 39. Pavqetpur

17. Gadhboriad 4a Por

ia Handbd 41. Puniad
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SI. Name ofExctmnge SI. Name of Exchange

42. Rangpur e. Bansda

43. Rania 7. Bhatbeinuar

44. Rarod 8. Bhidad

45. Sadhali 9 Bilimora Sat

46. Samlaya 10. Bilmora

47. Sandasal 11. Chikhh

48. Sankheda(BRD) 12.. Oegam

49. Savli 13 Dharampur(Val)

50. Sinor 14. Dholai

51. Sokhada 15. Dungri

52. Tabkhala 16. Fansa

53. Thuwavi 17. Gandevi

54. Tiiakwada 18
•

Gundlav

55. Vadv 19. Gunjkulsupa

57. Vijpur 20. Khadsupa

58. Waghodia 21. Kharei

59. Zoz 22 Khergam

District; Valsad 23. Killapardi

1. Aat 24. Maroli (B)

2 Abrama 25. Maroli(S)

3. Achari 26. Mcitwad

4. Amalsad 27. Nargol

S Atut 28. Navsari (JT )
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SI. Name of Exchange SI. Nanne of Exchange

29. Navsari (M) 3. Daman Sat

30. Navsari (Sate) 4. Div

31. Nogama 5. Khanvel

32. Onjal 6. Naroli

33. Paria 7. Silvasa

34. Rankuva 8. Silvasa Sat

35. Ranvel 9. Vanakbara

36 Rumla District; Dangs

37. Sanjan 1. Ahwa

38. Satem Z Saputara

39. Tighra a Vaghai

40. Udvada

41.

42.

Ugat

Umbergaon

A.I.R. Station in IMadhya Pradesh

5842. SHRIMAHENDRA KUMAR SINGH
THAKUR: Will the Minister of INFORMATION

43. Unai AND BROADCASTING t)epleasedtostate:

44. Valsad (a) whether the Government propose to set 
up new Akashvani stations in Madhya Pradesh

45. Valsad(Sale) during 1993-94; ,

46. Vapi (b) if so, the details thereof; and

47. Vesma (c) if not, the reasons therefor?

48. WaghchipaMota THE MINISTER OF S TA TE  OF TH E 
M IN ISTR Y O F IN FO R M A TIO N  AND

District: Union T  eritories BROADCASTING (SHRI K.P. SINGH DEO): 
(a) and (b). Yes. Sir. A kx:al radio statkin at Guna

1. Dadra has already been commissioned into service 
with effect from 10.4.1993. Another local radio

2. Daman station at Sagar is envisaged to be



(c) Does not arise.

[EngUsh]

1887 WrittenAnswers
commissioned during 1993-94. (a) whether there is any proposal to provide 

financial assistance for construction of yatri 
niwas and tK>tels at Shravanabelagola, Belur 
and Halebtd in Karnataka;

APRIL 19.1993 Written Ans¥V»rs 1888

Maintenance of Telephones In G ovt 
OfflCM

5843. SHRt MADAN LAL KHURANA; WiN 
theMinister of COMIMUNICATIONStje pleased 
to state;

(a) whether the general upkeep and 
maintenance ofTelephones in the Govt Officas 
is far from satisfactory and telephones remain 
out of order for long or are attended too late;

(b) If so. the steps taken to improve the 
situation;

(c) whetherthere is any proposal to replace 
the existing dialling telephone apparatus with 
digital ones; and

(d) if not, the reasons thereof.

TH E  MINISTER O F S TA TE  O F TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKHRAM ):(a)No,Sir.

(b) Does not arise.

(c) The existing dial type telephone 
instruments which cause problems are being 
replaced by electronic instrurrK'nts (pu sh button 
type) progressively.

(d) Does not arise.

Construction of Yatri Niwas, Hotels In 
Karnataka

5844. SHRI G. MADEGOWDA; Will the 
MinisterofCIVILAVIATIONANOTOURISMbe 
pleasad to State:

(b) if so, the amount of assistance releeised 
during 1992-93and

■>
(c)1heamountpiopo6edtobepiDMdBdduring 

1993^?

TH E MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
and (b). The Central Department of Tourism 
does not exterxl financial assistance to States 
for constnjction of hotels.

The Central Department has received only 
oneproposaldunr^ 1992-93fora Yatri Niwas at 
Shravanabelagola which has t>een sarvrtioned 
for Rs.39.94 lakhs. Of this amount. Rs.20.00 
lakhs has t>een released to the State 
GovemmenL

(c) Further amount lor tlie Yatri Niwas will be 
released on th3 t>asis of pnjgress made during 
1993-94.

Rates of Feature Film s for Telecast

5845. SHRI AMAR ROYPRADHAN ; Will the 
Minister of IN F O R M A TIO N  AND 
BROADCASTING be pleased to state:

(a) ttie rate of payment fixed by the 
Doordarshan fortelecast of feature films;

(b) whettier majority of films are telecast 
twice or thrice within a period of five years;

(c) if so, the reasons therefor, and

(d) the steps theGovemment propose fotake

to check?

TH E  MINISTER O F S TA TE  OF THE



M IN IS TR Y  O F  IN F O R M A TIO N  AND statement.
BROADCASTING (SHRI K.P. SINGH DEO);
(a) The details of the rate structure for telecast (b) No, Sir.
of feature films of different categories on the
national network are given in tfw erx:losed (c) and (d). Do not arise.

1080 WrittenAnswers CHAITRA29,1915(SAKA) Written Answers tSBO
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Visit of Belgium Delegation

1895 WiinenAnswers
[Translation]

5846. SHRI RAM ASHRAY PRASAD 
SINGH: Will the Minister of INFORIMATION 
AND BROADCASTING be pleasedto state;

(a)whelheraBelgiumdelegabonhactviaiBlBd 
India recently to discuss the transmission of 
radio and television progranwnes; and

(b) if so. the details of the agroomont signed 
between the two countries?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (SHRI K.P. SINGH DEO):
(a) No. Sir.

fb) Does rKM arise

Tourist Inflow to Uttar Pradesh

5847. SHRI BRIJ BHUSHAN SHARAN 
SINGH: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleasedto stale:

(a) the number of tourists visited various 
places in Uttar Pradesh during 1991-92;

(b) whettwr the above number 
compared to that of 1990-91;and

(c) if so. the reasons therefore?

TH E  MINISTER OF CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABIAZAD): (a) 
Based on the statist ics available from the State 
Government, the total number of tourists wtio 
visited Uttar Pradesh durirtg 1991-92 is 
estimated to be about 19.18 laktis.

(b) No. Sir.

(c) Does not arise.

APRIL 19.1903

Overrun by Vayudoot at Kolhapur 
Airport

WriOenAnswors 1896

5848. SHRI UDAYSINGRAO GAIKWAD: 
WiU the Minister CIVIL AVIATION AND 
TOURISM bepleaaadtostale:

(a) wttether there has been an incident of 
cwer-nm the Vayudool aiicrafl on the Kotiapur 
airport in the recerM past;

(b) i  so. the reasons therefor.

(c)whether f ry  pareengor syJerad from Iho 
iriunr.and

(d^tieprecauHowarymeaBurestakenbythe 
ain>ortaulhofilies in this regard?

TH E  MINISTER O F CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
Yes. Sir.

(b) The incident is under vw«sligBiion.

(c) No infury has boon reported.

(d) Corrective or precautiorary measures 
required. Many. wAjukf depend iftontwlindlngs 
of the investigatiori

Vayudoot Links to Maharaahlra

5S49. SHRI D A TTA  M EGHE: WiN the 
MMerofCIVILAVIATIONANDTOURISMbe 
pleasedtostale:

(a) the rHjmtier of places in Maharasthra 
wtiich aie conneded by Vayuctoetservices:

(b) whether there is any proposal to increase 
their rmanber. and

(c) if so. ttie details ttiereof?

TH E  MINISTER O F CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM NABI AZAD): (a) 
Vayudoot is at present operating to Bombay,
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(b) No. Sir.

(c) Does not arise.

Post Offices in Kerala

5850. SHRIT J .  ANJALOSE; Will ttw Minister 
of COMMUNICATIONS be pleased to state;

(a) the number of new post offices actually 
opened in Kerala during 1992-93, district-wise 
arvJcategory-wise;

(b) the numt>er of places where speed post 
service has been introduced during the year;

(c)wtietherttieGovemmentproposetoopen 
more post offices in the State during 1993-94;

(d) if so, the district-wise and category-wise 
details thereof?

TH E  MINISTER OF S TA TE  IN TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
SUKH RAM); (a) Thedstrict-wise and category- 
wise number of new post office actually opened 
in Kerala during 1992-93is given in

(b) No new speed post centre has t>een 
opened during 1992-93.

(c) Yes. Sir.

(d) It is proposed to open 3departmental sub 
post offices and 20 extra departmental brarx:h 
post offices in Kerala Ciide during 1993-94. The 
places of tfte proposed post offices have rK )t yet 
been identified.

STATEIMENT

District-wise and category-wise details of post offices openedin Kerala during 1992-93.

S.No. Name of Departmental Sub Post Office District

1. Ariyallur Malappuram

2 Kallur Trichur

a KudaNur Patghat

4. Mangamkuzhy Alleppy

& Pudupadi Calicut

6 Puttienpoodika Trichur

7. Vennala Emakulam
,

S.No. Name of Extra Departmental 
Branch Post Office

District

1. Akkal Ouiion

2. Ariyappady Kasaiagod
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S.No. Nanie of Extra Departmental Branch Post Office District

3. Cherambathukavu Palghat

4. Kaitachira Palghat

5. Karingad Calicut

6. Koottar-Udumt)anchola Idukky

7. Mediri Kottayam

8. Mulakulathukavu T rivandrum

9. Mullerikudy Idukky

10. Padam Pathanamthitta

11. Poonamkayam Calicut

12. Puthady Idukky

13. Rajamudy Idukky

14. Sambagar Pathanamthitta

15. Vayannur Cannarxxe

T. V. Transmitter at Jashpur Nagar, 
Raigarh Distt. M.P.

5851. KUMARIPUSHPA DEVI SINGH: Will 
the Minister of INFORM ATION AND 
BROADCASTING be pleased to state:

(a) whetherthe Government have a proposal 
to set up a T  V. transmitter at Jashpur Nagar in 
Raigarh district of Madhya Pradesh;

(b) if so, the details thereof;

(c) whetherthe Government also propose to 
shift the T. V. transmitterto a higheraltitude from 
existing location of Raigarh; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
M INISTRY OF INFORM ATION AND 
BROADCASTING (SHRI K.p. SINGH DEO):
(a) No, Sir.

(b) Does not arise.

(c) and (d). A scheme for shifting the 
transmitting antenna of the low power TV 
transmitter at Raigarh from the existing height of 
30 M to 1 GO M height on FM tower of A! R located 
on the same site, is under implementation.

Telecast/Broadcast in Tribal languages 
Programmes

5852. SHRI PIUS TIRKEY: Will the Minister 
INFORMATION AND BROADCASTING be 
pleased to state:
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(a) whether the Government propose to 

braodcast regular news services in tribal 
languages from Shillong, Dibrugarti, Kursiong, 
Siliguri and Ranchi stations of All India Radio;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
M INISTRY OF INFORM ATION AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a)to(c). All India Radio is already broadcasting 
regional news bulletins in tribal languages as 
detailed below:

Station Languages/Dialect
AIR,Dibrugarh T angsa, Nocte, Khampti,

MijMishimi,Tagin,
Wangchuidu, Adi, Nichi,
Apatani.

AIR, Shillong Mizo,Garo, Jaintia,
Khasi.

There is no communication imperative to 
braodcast news bulletins in tribal languages 
from AIR Stations at Kurseong and Ranchi. AIR 
Siliguri is only a relay station.

[Translation]
T.V. Kendra At Hasaribagh, Bihar

5853. SHRI BHUBANESHWAR PRASAD 
MEHTA: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state;

(a) whethertheT. V. Kendra atthe Hazaribagh 
district headquarterof Bihar was proposed to tse 
commissioned by March, 1993;

(b) whethe r about 95 per cent of the work for 
commissioning the T.V. Kendra has been 
completed;

(c) whether the Government propose to

1915(SAKA) Written Answers 1902
Commission the said T.V. Kendra after 
completing all the remaining work; and

(d) if so, by when and if not, the reasons 
therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORM ATION AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a) Yes, Sir.

(b) Installation work for establishment of the 
low power TV transmitter at Hazaritjagh is at the 
final stage of completion.

(c) and (d). The completion of work is 
dependent on the supply of transmitting antenna 
forthe transmitter. As perpresenf indication, the 
transmitter is expected to be ready for 
commissioning by June, 1993.

[English]
SC/ST Pilots In Al and lA

5854. SHRI KODIKKUNNIL SURESH: Will 
theMinisterofCIVILAVIATIONANDTOURISM 
be pleased to state:

(a) the total number of SC/ST pilots working 
in the Air India, and the Indian Airlines, at 
present:

(b) the total number of SC/ST pilots 
undergoing training, at present;

(c) whetherthe Government have taken any 
steps for the employment of more SC/ST pilots: 
and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
Total number of SC/ST Pilots working in Air 
India and Indian Airlines, at present, is as 
under
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AirlncHa IncSanAbHnes

SC Pilots-12 SCPilots-18

S T  Pilots-Nil S T  Pilots-4

(b) Total number of S C ^ T  Pyots undergoing 
training is as urKJer.

Airlndia Indian Airlines

SC Pilot-Nil SC Pilots-6

S T  Pilot-1  S T  Pilots-1

(c) arxl (d). Special drives are undertaken by 
Air India and IrKjian Airlines for recruitment of 
candidaies belonging to Scheduled Castes and 
ScheduledTribes. In addMon. instructions have 
tieen issued to Indira Gandhi Rashtriya Uran 
Akademy that at least five persons belonging to 
such categories should be given flying/pilot 
training free of cost at the Academy.

[Transtabor^

Capitallnvestfnent in Food Processing 
Industries

5855. SHRINAWAL KISHORE RAI:
SHRf NiTISH KUMAR;

Will the Minister of FCXDD PROCESSING 
INDUSTRIES be pleased to state:

(a) whether attention of the Government has 
been drawn to ttie news item appeared in the 
‘Observer* dated March 15. 1993 regarding 
investment in food processing industry;

(b) if so, the reaction of the Government 
thereto;

(c) tfie peicentage of the capital invested in 
this sector out of the total indust rial investment, 
during Eis^th Plan period;

(d) the capital investment made in this sector

Written Answers 1904

during 1991-92 and 1992-93 alongwith the 
percentage of this investment out of the total 
irKJustrial investment in tfie country; and

(e )tf»oatimfllodnunnberoflaboueis efigagBd 
in these irKJustries during this perk>d, year- 
wise?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a) to
(e). Yes. Sir. The number of lEMs filled till 
28.2.1993wKas8484involvingandim«stment of 
Rs.2,01.848 crores and a total empk>yment 
potential of about 29,15,454 persons. Out of 
these lEMs fortfte Food Processing Sector is 
1993 involving a total investment of about 
Rs.25,343croies and an employment potential 
of 3.94,118 persons.

[EngksfA

Suppfy of Coal to Power Stations

5856. SHRI CHANORESH PATEL: Wiithe 
Minister of POWER be pleased to state:

( a ) w f i e l h e r s o m e p Q w e r  stations in Surashtra 
region a n d  Guiaratare suffering from acute 
shortage of coal supply for the last two years;

(b) if so, ttie detais of demand and supply of 
each power stations and the reasons for short 
supply: and

(c) ttie concrete steps taken t>y ttie Unk>n 
Govemmenttosupptycoallo tie power stations?

TH E  MINISTER O F S T A TE  IN TH E  
M IN IS TR Y  O F  P O W ER  (SH R I P.V. 
RANGAYYA NAIDU); (a)and(b). Thepositkxi 
of coal supply to Thermal Power Stations in 
Saurashtra region and Gujarat for the last two 
years of 1991-92 and 1992-93 is given in the 
statement annexed.

Dufing 1992-93, coalt>asedpowerstations at 
Sikka. Ukai. Wanakbori. Gandhinagar and



Ahmedabad Electric Co. including Sabarmati (c) The coal supply position in respect of all
havegeneraled18.062BUsagainstthetargetol the power stations in the country. irK:luding
17.650BUs during the year 1992*93arxJ have Gujarat’s is constantly reviewed at high level
alsoincieasedtheircoalstoclsfrDmanovefage meetir>gsheldperiodically&ndreniediaJaction
3daysto9days. taken, wfienever required.
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5857. SHRICHHITUBHAIGAMIT: Willthe 
MinisterofCIVILAVIATIONANDTOURISiy/lbe 
pleased to state:

(a) whether there is any proposal to develop 
tourism in some areas of Gujarat with the foreign 
assistance: and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD); (a) 
No. Sir.

(b) Does not arise.

[Translation]

Licences for Fax Pay-Phones

5858. SHRI LAL BABU RAI: Will the Minister 
of COMMUNICATIONS be pleasedtostate:

(a) whether the Govemifient have issued 
licences to the several rpanufactureres of Fax 
Cordless telephone, aijd Pay-phone who have 
not started their production so far;

(b) if so, the names of these manufacturers 
and the instruments for which the licence have 
been given, with reasons thereof;

(c) whetherany action has been taken against 
them; and

(d) if so, the details thereof and if not, the 
reasons therefor?

1909 Written Answers CHAITRA29,
Foreign Assistance for Promotion of

Tourism in Gujarat

TH E  MINISTER OF STATE OF TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. All manufacturers to 
whom Industrial licences were issued for Fax. 
Cordless telephones & payphones have started 
production.

[English]

De>Siiting of Reservoirs in Kerala

5859. SHRI V.S. VIJAYARAGHAVAN: Will 
the Minister of WATER RESOURCES be 
pleasedtostate;

(a) whehterthe storage capacity of reservoirs 
in Kerala is reducting due to the presence of silt;

(b) whetherthe Government of Kerala has 
sought any financial and technical £issistance 
for de-silting of these reservoirs;

(c) if so, the details thereof; and

(d) the action taken in this regard?

THE MINISTER OF S TA TE  IN TH E  
MINISTRYOFURBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTR Y O F 
W A TER  R E S O U R C E S  (SHRI P.K. 
THUNGON): (a) Silting of reservoir is a natural 
phenomenon. Provisions are made in the 
reservoirs for accomodating the silt.

(b) No. Sir.

(c)and(d). Do notarise.

Financing of Deep Sea Fishing Units by 
SCiCI

5860. SHRI G. GANGA REDDY: Will the 
Minister of FO O D  P R O C E S S IN G  
INDUSTRIES be pleased to state:

(a) the number of deep sea fishing units 
financed by the erstwhile Shipping Devetopment 
Fund Committee (SDFC) and Shipping Credit 
and Investment Company Limited (SCICI);

(b)tfienumberoftfiem are finarvaal defaulters;

(c) whether the Union Government have

1915(SAKA) Written Answers 1910
(b) to (d). Does not arise.
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extended the schemes for rehabatafionoldeep 
sea fishing industry to ttie units financed by 
SOFCandSCICI:

(d) if so, the details thereof; and

(e) if rx>t. the reasons tfierefore?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  F O O D  P R O C E S S IN G  
INDUSTRIES(SHRITARUGOGOI):(a)e5«KJ 
11 deep sea fishing units were financed by 
erstwhile Shippiing Development Fund 
Committee (SOFC) and Shipping Credtt and 
investment Company Ltd (SCICI) respectively.

(b) Out of tfie 85 units financed by erstwhile 
shipping DeveiopmentFindCommiltoe (SOFC) 
73aredefaulters.Outofthe11 urilsfinanoedby 
Shipping Credit and Investment Company Ltd. 
(SCICI) 6 are defeujlters.

(c)to(e). Due to tf>e various problems such 
as low Shripm Catch, irwraaseinpnceoffueloi, 
fall in price of Shrimp in international market, 
crew agitation etc., the Shipping Development 
Fund Committee assisted fisNrig companies 
represented to the Goverrwnent for providing 
rehabilitation package for revival of sick units. 
After due consultatk>n with the fishing irKJustry 
wasannourx^edinApril. 1991 which wasfuilher 
liberalised approved under this scheme. No 
rehabilitation of 42 companies have been 
approved under this cf>eme. Norehabilitatkxi 
package has tieen extended to the fishing units 
fir^ncedtjytfie Shipping CredK and investment 
Company of India Ltd.

Repairing ofTeiephones in DeIN

5861. SHRI B.L. SHARMAPREM: Will the 
Minister of COMMUNICATIONS bepleasedto

(a) the number of pushbutton telephones 
lying pending for repair in DeIN;

(b) wtietherttie Government propose to get 
them repaird or declared unservicable; artd

(c) if so, tfie details tftereof,

TH E  MINISTER O F S TA TE  O F  TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
SUKHRAM):(a)1fierx>.ofpushbuaontalophones 
lyingpending for repairs in MTNLDetv is65894.

(b)arKJ(c). the telephones are being lepaired. 
The faulty push button telephortes were earlier 
be^repairBdthroughtheaultiotisedoompanies. 
Recently, arrangements have been made to 
repair them kx»lly in irvfuxise repairshops.

{Transtaborii

Suggestion and Complaint In C.W.C.

5862. SHRI ANAND RATNA MAURYA; Wil 
tfie Minister of W ATER RESOURCES be 
pleased to state:

(a) the purpose for keeping tfie suggestion 
andcomplaint box at tfiefwadquarter of Central 
Water Commtssk>n; and

(b)1tieni>nber of suggestions receivedduring 
each month of :’>992 and the number of 
suggestions on which no action was taken and 
the reasons therefcx?

TH E  MINISTER O F S TA TE  IN TH E  
MINISTRYOFURBAN DEVELOPMENT AND 
MINISTER OF STA TE  IN TH E MINISTRY OF 
W A TE R  R E S O U R C E S  (S H R I P.K. 
THUNGON); (a) A suggestion box has t>een 
kept at the Head Quarter of Central Water 
Comrnssion to receive suggestions on technical 
matters.

(b)Nosuggestions were received duririg the 
year1992.

[EngfeM

Cold Chain Scheme. Kerala

5863. PROF. K.V. THOMAS: Will the 
Minister of F O O D  P R O C E S S IN G



(a) the assistance provided by the Union 
Govemmentforstarting Cold Chain Scheme in 
Kerala for 1991-92;

(b) whether the Union Government have 
provided this assistance to Kerala for 1992-93;

(c) if so, the fund released to this State; and

(d) if not, the reasons therefor?

TH E  MINISTER OF STA TE  OF TH E 
M IN IS TR Y  O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRITARUN GOGOI): (a) Rs. 
49.50 lakhs.

(b) Yes, Sir.

(c)Rs.75.00 lakhs

(d) Does notarise.

[English]

Thermal Facilities at Airports

5864. SHRIMATI D.K. BHANDARI; Will the 
Minister of CIVIL AVIATION ANDTOURISM be 
pleased to state:

(a) whether the International Airports 
Authority of India has providedterminalfacilities 
in addition to existing ones at certain airports to 
handle additional flightes;

(b) if so, the names of these airports;

(c) the amount spent at each airport; and

(d) the number of additional flightes liekly to 
be handled at these airports?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
and (b). A new domestic terminal building at 
Bombay airport was commissioned in April,

1913 Written Answers CHAITRA29.
(NDUSTR fES be pleased to state:
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1992 in addition to the existing terminal. 
Remodelling of existing domestic terminals has 
also been completed at Delhi and Calcutta.

(c) The expenditure incurred on remodelling 
of the terminal buildings at Delhi arwl Cateutta is 
about Rs. 84 lakhs arKj Rs.25 lakhs respectively 
and the investment made on the new terminal 
building at Bombay is about Rs. 26.6 crores.

(d) The new domestic terminal building 
commissioned at Bombay has a peak hour 
handling capacity of28,000passengers. It is 
difficult to estimate precisely the number of 
additional flints that can be handled as it a!so 
depends upon the type of aircraft arvj tfie hour of 
operation.

Airport at Hubli

5865. SHRI D.K. NAIKAR: Will the Minister 
of CIVIL AVIATION ANDTOURISM be pleased 
to state:

(a) whetherthe Government are aware that 
airport at Hubli has been constructed by the 
State Government on the instructions of the 
Union Government;

(b) if so, the time t}y which the flightsare likely 
to be operated therefrom;

(c) whetherthe Union Government propose 
to give assistance to the state for further 
development of the airport; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
Hubli aiiport had been constructed by tfie State 
Govemment with the permission of the central 
Government.

(b) Duetocommercial & operational reasons 
Vayudoot, at present, is unal>te to recommerx» 
its servk;es to Hubli.

(c) and (d). There is, at present, no such 
proposal.
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Vayudoot Service from BomtMiy to 

Nanded

5866. SHRIM ATISURYAKANTA PATIL:
Will the Minister of CIVIL AVIATION AND 
TO U  RISM be pleased to state:

(a) whether the Vayudoot service from 
Bombay to Nanded has been witfidrawn;

(b) if so, the reasons thereof;

(c) whether there is any proposal to re
introduce the service;

(d) if so, the details thereof; an^

(e) if not, the reasons therefor?

• TH E MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRIGHULAM NABIA2AD): (a) to
(e). Due to shortage of aircraft, services to 
Nanded have been withdrawn. Reintrodudicn of 
services to Nanmded will depend on the 
availability of aircraft.

[Tiwtslation]

Rural Electrification

5867. SHRI SURYA NARAIN YADAV: Will 
the Minister of POWER t>e pleased to state:

1993 Written Answers 1916
(a) the district-wise number of villages 

electrified and ot electrified in Bihar, Madhya 
Pradesh and West Bengal so far. separately,

(b) the time by which the electrification is 
likely to be completed in the remaining villages 
ofBifiar.and

(c) the target fixed for 1992-93 and the 
achievement made in this regard?

TH E  MINISTER O F S TA TE  IN TH E  
M IN IS TR Y  O F  P O W ER  (SH R I P.V. 
RANGAYYA NAIDU): (a) The district-wise 
number of electrified and unelectrif ied villages 
ason31.3.1992in Bihar, Madhya Pradesh and 
West Bengal is given in Annexure-I, II, III 
respectively.

(b) The remaining villages in Bihar will be 
electrified during the 8th and subsequent Five 
Year Plans based on availability of funds and 
other resources.

(c) Target and achivement in respect of 
village electrification during the year 1992-93 
(upto the end of Feb., 1993) in respect of the 
States of Bihar,^Madhya Pradesh and West 
Bengal are as under

S.No. Name of the State Target for village 
electrification 

dwing 1992-33

Achievement 
iptoFeb.. 1993

1. Bihar 366 142

Z  Madhya Pradesh 650 389

a  West Bengal 430 387

S TA TE M E N T-1

District-wise villages electrified arid not electrified in Biharas on31.3.1992(Prov.)

SI.No. District Villages Villages
electrified not electrified

1. Z a 4.

Patna 1392 0

2. Nalarxla 1040 0
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SI.No. [Xstrict Villages Villages
electrified notelectrified

a Gaya 2BZ\ 0

4. Jahanabad 190 680

& Nawadha 1014 0

a Aurangabad 1683 66

7. Bhpjpur “ 1461 338
a •Buxar

9. Rohtas - 2438
10. Bhabhuna

11. Ranchi 1397 640

1Z
■9

Lohardaga 311 43

13. Palamau “ 1557 17C39
14. Gaitiwa _

15. Hazarbagh 1628 1686
ia Chatia

17. Giridih • 1288 1567

ia E.Singhbhum ?3B9 1975
19. W.Singhbhum

20. Dhtfttad 868 496
21. Bokaro

22. Gumla 620 772

23. Bhagalpur" 1869 655
24. Banka

25. Munger 1748 649
2a Jamui

27. Deoghar 1286 1037

2B. Dumka 1263 2444

29. Godda 700 875
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SI. No. District Villages
electrified

Villages 
not electrified

30 Sahebganj 986 1421

31. Muzaffarpur 1381 348

32. Sitamarhi 810 177

33. Vaishali 126/ 132

34. EastChamparan 1037 246

35. WestChamparan 946 417

36. Saran 1353 217

37. Siwein 1006 431

38. Gopalganj 993 393

39. Dait)hanga 1037 21

40. Madhubani 1047 0

41. Samstipur 1164 0

42. Begusarai 835 0

43. Saharsa 811 143
44. Supaul

45. Madhepuia 377 0

46. Pumea — 1 1446 1051
47.
48.

Kishanganj 
Araria __ I

49. Kathiar 739 493

50. Khagaria
87*

285 0

Total 46573 21688

*87 villageselectrifiedupto March. 1988 understate Planthedistrict-wisebreek-uprKMavaiiable. 
Note: The balance inhabited villages yet to be electrified are provisional, as census figures for 

electrified inhabited villages are being reconciled.



District-wise Villages Electrified and not Electrified in Madhya Pradesh as on31.3.1992.

SI.No. District Villages electrified Villages not
electrified

19B1 WrittenAnswers CHAITRA29,1915(SAKA) Written Answers ̂ 322

STA TEM EN T-II

1. Indore 639

z Ujjain 1096 1
•

a Mandsaur 1575 5

4. ChNndwara 1894 19

& Bhind 891
*

6. Bhopal 544

7. Gwalior 751 36

a Dewas 1032 36

9. Sehore 1009 3

10. KhancAwa 1091 0

11. Shaiapur 1065

12. Shivpuri 1280 2D

13. Narsinghpur 998 31

14. Datia 398 2

15. Skjhi 1790 31

16. Til;amgarti 880

17. Morena 1248 45

18. Ratlam 1044 6

19. Chattarpur 1074

20. Hoshangabad 1247 176

21. Khargone 1681 155
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SI. No. l^ th c t Villages electrified Villages not 
electrified

22 Guna 197P 65

23. Dhar 1 ^ 12

24. Dug 1664 160

25. Sagar 1647 221

26. BetuI 1308 18

27. Seoni 1425 181

28. Balaghat 1134 143

29. Damoh 1011 182

30. Rajgafh 1533 133

31. Bttsaspur 3112 416

32. R a ^ r 3416 437

3a Rajnandgaon 2011 Z75

34. Salna 1527 ZST

36. Jhubua 1216 107

36. Jabalpur 1960 314

37. Surguja 2015 399

38. Raisen 1248 177

39.> Vidisha 1299 220

40. Parma 902 15

41. Mangla 1831 271

42. Raigarti
•

1875 320

43. Revva 1857 473

44. Shadol 1647 321

45. Bastar 2510 976

Total 64863 6489
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District-wise villages electrified and not electrified in WestBerigalas on 31.3.1992
(Provisional)

S.No. District Villages 
elefd. 
as on 
392

No. ofunelectrified 
villages as on 

392

1. Bankura 2137 1403

2 Biibhum 2213 . 16

a Burdwan 2 ^ 169

4. Cnnrhbehar 1118 21

• 5i Darjeeling 499 160

& Howrah 755 -

7. Hooghly 1874 25

a Jalpaiguri 725 11

9. Malda 1596 19

10. Murshidabad 1779 148

11. Mkinapore 4717 5751

12. f'̂ adia 1254 1

13. 24 Parganas (North) 1482 137

14. 24 Pamaga (South) 1727 398

15. Purulia 1376 1076

16. West Dinajpur 2367 669

Total 280B0 10004

NFDC Assistance to Documentary Films

5868. SHRI RAM PRASAD SINGH: Will the 
Minister of IN FO R M A TIO N  AND 
BROADCASTING be pleased to state:

(a) the criteria adopted for providing finarx:iad 
assistance for production of films by National 
Rtm Development Corporation (NFDC):

(b) the language-wise number of



documentariesforproUdedfinancial assistance 
by the NFOC during the last three years; and

1927 Written Answers APRIL"(9,1993

telephone during 1992-93, district-wise and 
category-wise;

Written Answers 1928

(c)thedetails offilmsforwhichthe Corporation 
propose to provide assistarx^edurir^ 1993-94?

TH E  MINISTER O F S TA TE  O F TH E 
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO):
(a) Loans are granted for production of films 
based on aesttietically good and sodaBy relevant 
themes in all Indian languages upto 75% of the 
total cost of production subject to upper limit of 
Rs. 15 lakhs. Loans carry simple interest at the 
rate of 17% per annum calculated on the day to 
day balance outstanding in the loan account. 
NFDC will t>e the world right controller of eUl the 
films finarx^ by it. Loans are normally granted 
subject to adequate collaterial security being 
offered by the applicant. In exceptional cases, 
the Board of Directors of NFDC may grant loans 
without collateral security where N FDC will be 
entitled to co-ordinate the sale/distritxition of the 
film and in such cases. NFDC will charge 25% 
share in profits for the services rendered.

(b) During the last three years, NFDC has 
provided financial assistance for one sponsored 
documentary film in Marathi.

(c) Sutsject to receipt of adequate number of 
loan applications, NFDC proposes to provide 
financial assistance for at least 15 films during 
1993-94besides six films each under the 100% 
financing arxl NFDC-Dooidarshan co-production 
scheme respectively.

Telephone Connections in U.P.

5869. DR. LAL BAHADUR RAWAL: Will the 
Minister of COMMUNICATIONS be pleased to 
state:

(a) the number of persons on the waiting list 
for telephone connections in Uttar Pradesh, 
district-wise and category-wise;

(b) the number of persons sanctioned

(c) tfie number of telephone connections to be 
sanctioned during 1993-94, district-wise and 
category-wise; and

(d) the steps taken to sanction telephone 
connections to the remaining applicants.

TH E  MINISTER OF S TA TE  O F TH E 
MINISTRY O F COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (d). The information is being 
collected and will be laid on the Table of the the 
House.

[English]

Winding Up of Telecom Commission

5870. DR. Y.S. RAJSEKHAR REDDY: Will 
the Minister of Communications be pleased to 
state:

(a) wfietherthere is a proposal to wind up the 
Telecom. Commission; and

(b) if so, the reasons therefor.

TH E  MINISTER O F S TA TE  OF TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir.

(b) Does not arise.

Planes taken on Lease

5871. SHRI RAM NAIK: Will the Minister of 
CIVIL AVI ATION AND TOURISM be pleased to 
state:

(a) the number of foreign planes alongwith 
flight crews on lease with the Indian Airlines at 
Present;

(b) the details thereof in this regard;

(c) whetherthere is any proposal to return all



(d) if so, the details thereof?

1929 WrittenAnswers
these planes; and

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRIGHULAM NABIAZAD): (a) 
At present Indian Airlines has no foreign plane 
on lease.

(b) to (d). Do not arise.

Revenue and Expenditure on P&T 
Services In Gujarat

5872. SHRI N.J. RATHVA: Will the Minister 
of COMMUNICATIONS be pleased to state;

(a) the total revenue received from the 
telephone, post and telegraph services in Gujarat, 
especially in vadodara. Bharuch and 
Panchmahals district, separately during 1991 - 
92; arxj

CHAITRA 29.1915 (SAKA) WrittenAnswers 1930

(b)tfie amount spent on each ofthese services 
separately during the above period?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SU KH R AM): (a) The total amount of revenue 
eamedbytheTelephone. Posts and Telegraph 
services in Gujarat Circle and in Vadodara. 
Bhaaichand Panchmahalsdistricts during 1991 - 
92 is as under:

In lakhs of Rs.
Telephone Posts Telegraph

Gujarat Circle 35956 5839 1292

Vadodara Distt. 3797 686 151

Bharuch Distt. 906 171 3

Panchmahal Distt. • 366 156 11

(b) The amounts spent on the above services during the year 1991 -92 were as below:

(In lakhs of Rs.)
Telephone Posts Tetegrah

Gujarat Circle 9413 8974 502

Vadodara Distt. 068 911 88

Bharuch Distt. 156 236 10

Panchmahal Distt. 132 239 6

Declaration on Rights of Minorities in 
Un General Assembly

Ministerof EXTERNAL AFFIARS be pleased to 
state;

5873. SHRI SYEDSHAHABUDDIN; Will the (a) whether the UN General Assembly
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adopted a declaratkm on the rights of minorities 
during its last session of 1992;

(b) if so. the salient features thereof;

(c)wtie(hei1hededaialion places any special 
responsibility on the Member States for its 
implementation; and

(<  ̂if so, the steps taken by the government 
irvthis regard?

TH E  MINISTER O F EXTERNAL AFFAIRS 
(SHRI DINESH SINGH): (a) to (d). The UN 
General Assembly adopted Resolution 47/135 
on 16.12.93 entitied*Dedaralion on the Rights 
of persons Belor>ging to National or Ethnic. 
Religious ar»d Linguistic Minorities”. The 
Declaration calls for protection of rights of 
mirx>rities by the states. Mirxjrity Rights are to 
t>e exercised within the framework of the 
purposes arKj priTKiples of the United Natk>ns, 
including sovereign equality, territorial integrity 
arxJ political irtdeperKlerK».

The UN resolution is not legally binding. 
Minority Rights are already enshrined in the 
IrxianConsistution.

Funds from World Bank for 
Commercial test fishing.

5874. SHRI SANAT KUMAR MANOAL: Will 
the Minister of FO O D  P R O C E S S IN G  
INDUSTRIES be pleased to state:

(a) whether the Union Govemment has 
approached tt>e WorkJ Bank for release of funds 
for commercial test fishing in India;

(b) whether the WorW Bank have conveyed 
their decision in this regard;

. (c) if so, the details thereof;

(d) whether the Shipping Credit and 
Irv^estment Co. Ltd. (SCICL) has tieen hokling 
t»ck  funds earmarked fdrtf^e deep sea fishing

sector.

(e) if so, the reasons therefor,

(f) whetfier the Union Govemment have 
chalked out any strategy to help the deep-sea 
fishing sector to increase the export of ̂ a  food 
products; arxl

(g) if so. tfie salient features thereof arxl the 
steps taken thereon?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOi); (a) Yes. 
Sir.

(b) No. Sir.

(c) Does rK>t arise.

(d) No, Sir.

(e) Does rK>t arise.

(f) and (g). With a view to increase export of 
sea food products from India, Govemment 
announced a nevi deep sea fishing policy in 
March. 1991.Thepoicyenvisagesoperationof 
deep sea fishing vessel in Irtdian Exclusive 
Economk; Zone under the schemes of Joint 
Ventures, Leasing of foreign fishing vessels arxl 
Test Fishing. Salient features of schemes are 
furnished at the enckssed statement.

STATEMENT

Salient Features of New Deep Sea Fishing 
Policy Announced in March, 1991.

i) Leasing of foreign fishing vessels:

(a) Lor^ term leasing of foreign fishir^ 
vessels for operation in Indian waters will be 
allowed in term of Maritime Zones of India 
Rules, 1982.

(b) LeasedvesselshoukJt)e preferably
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new. However,second handvesselsalsowinbe 
taken on lease subject to satisfactory 
performance of the vessel.

(c) Central Government will prescritie 
the value addition in respect of leased vessel for 
each project on case to case basis.

j

(d) An amount equal to one year lease 
rent shall be submitted in the form of bank 
guaranteeinfavourof Govemmentof Irxiia. The 
bank guarantee shouM be valied till the end of the 
lease period.

ii) TestFishing:

(a) Test fishing will be permitted in the 
Indian EEZ only in the following types of fishing 
operatkxis.

1) TrawHngfordeepsealobsteranddeep 
sea shrimp (otherthan pairtrawling) 
beyond the territorial waters.

2) Long lining

3) Tuna Purse Seining.

4) OthermethodssuchassquidJigging, 
hand lining etc.

Areas restrwtkjnsapplk^bletoforeign 
chartered vessels underthe Maritime Zones of 
India Act. 1981 and Rules 1982.

(b) Test Fishing will not be permitted for 
shrimp resources in the northern Bay of Bengal 
regwn.

(c) The foreign collaborator undertaking test 
fishing shouW be an established fishing company 
operating and owning a fleet of deep sea fishing 
vessels.

(d) Test fishing will be governed by the 
provisions of the Maritime Zones of India Act 
1981 Merchant Shipping Act, 1958 and the 
MaritimeZonesof India Rules 1982(asamended
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from time to time) and the broad guidelines 
specified herein.

(e) All data generated irK:luding details of 
operations during test fishing will be made 
available to the Marine Products Export 
Development Authority (MPEOA)andthefishery 
Survey of India.

(f)Thelndianandfc)reigncompanywideposit 
at»nk guarantee of Rs.2.5lakhspervesselfrom 
an approved bank and valied for 18 months is 
favourofMPEDA.

iii) Jo/nf Ventures:

1) Joint Ventures involvingfinanctal and
technical coOaboratnn forexpk>itatkxi 
of deep sea resources within and 
beyond EEZ by any of the following 
methods woukj be encouraged;

1) Trawling for deep sea lobster and 
deep sea shrimp (other than Pair 
trawling) beyond tfie territorial water.

ii) Long lining;

iii) Tuna Purse Seining;

iv) Other methods such as squid 
jigging, hand lining etc. (Provided 
howevertfiat rw joint venture proposal 
for shrimping in Northern Bay of Bengal 
shall be conskJered).

2) (a) Joint Venture companies in 
addition to acquisition of vessels may take 
vessels on lease with foreign registration and 
foreign ownership such lease vessels may l>e 
[.)eim itted to fish in the Indian E EZ subject to the 
provisions of the MZI Act, 1981. the Merchant 
Shipping Act, 1958, MPEDA Act 1972 and the 
Rules framed thereunder.

(b) Foreignctew may be permitted on 
a case to case basis subject to such terms as 
may be agreed upon a schedule of phasing out



1935 Written Answers APRIL 19,1993 WrittenAnswers 1936
of foreign crew should be submitted at the time 
of application.

(c) The area of the operation of the 
vessel would be regulated by the Maritime 
Zones of India Act and Rules and instructions/ 
orders issued by Government of IrKlia.

(d) From the time of operation of the 
vessel, the project should attain a positive net 
foreign exchange inflow in each year of operation. 
The cost of fuel procured in India would be 
included while computing tfie foreign exchange 
outflow.

Theri Dam Project

5875. SHRISUSHIL CHANDRA VARMA: 
Will the Minister of POWER be pleased to state 
the amount of foreign assistarKe received so far 
for the execution of the Tehri Dam Project in 
Uttar Pradesh and the countries which have 
provided the assistance?

TH E  MINISTER OF S TA TE  IN TH E  
M IN IS TR Y  O F  P O W ER  (SH R I P.V. 
RANGAY YA NAIDU); For execution of Tehri 
Hydro Power Complex in Uttar Pradesh, an 
Agreement was signed with USSR in November, 
1986providing for foreign assistance to the tune 
of 1050 million Roubles. Against this, an 
assistance of27.408 million Rout>les had been 
received. After the disintegration of USSR, this 
assistance is not available.

[Translation]

Tele-Film on Mahatma Phoole

5876. SHRI GOVINDRAO NIKAM: Will the 
Minister of IN F O R M A TIO N  AND 
BROADCASTING be pleased to state;

(a) whether the Govemment are producting 
tele-film on Mahatma phoole;

(b) if so. the details thereof;

(c) tfie time by which It is likely to be telecast;

(d) whetfier the Govemment also propose to 
change the name of this film; and

(e) if so, the reasons thereof?

TH E  MINISTER O F S TA TE  O F TH E 
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BRAODCASTING(SHRI K.P. SINGH DEO);
(a) to (c). Yes, Sir. The telefilm commissioned 
by Doordarshan is expected to be completed by 
the end of April, 1993. Telecast of this telefilm, 
when completed, would be arranged soon after 
it is made available to Doordarshan.

(d) No. Sir.

(e) Does not arise.

[Translation]

Revenue and expenditure on Telephone 
and PftT Services in Ranchi, Bihar.

5877. SHRI RAM TAHALCHOUDHARY; 
Will the Minister of COMMUNICATIONS be 
pleased to state: c

(a) The total revenue earned through 
telephone, post arxitelegrah services separately 
during the year 1992-93 in Ranchi, Bihar; and

(b) the amount spent on these services 
separately during the said year?

TH E MINISTER OF S TA TE  O F TH E  
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The amount of revenueeamed 
through telephone, post and telegraph services 
separately during the year 1992-93 in Ranchi. 
Bihar were as below:

(In lakhs of Rs.)

Telephone 1141

Posts 183

Telegraph 98
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(b) The amount spent on these services 

separately during the said year were as below:
circle are taken intoconsideration while forming 
the Telecom/Telephone advisory Committees.

(Rs. in lakhs) [English]

Telepfxxie 446 Equity Capital

Posts 457 5879. SHRI LOKNATH CHOUDHUR Y: Will 
theMinisterofCIVILAVIATIONANDTOURISM

Telegraph 49 t)e pleased to state:

Telephone Advisory Committees in M.P.

5878. SHRIKHELAN RAM JANGDE: Will 
the Minister of COMMUNICATIONSbe pleased 
testate;

(a) the places in Madhya Pradesh where 
telephone advisory committees exist;

(b) the details of committees which have 
tieen constituted and those which are still to be 
constituted;

(c) whether the local representatives are 
consulted, while constituting thosecommitees; 
and

(d) if not, the reasons therefore.

TH E  MINISTER OF STA TE  OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Nsimes of Telephone Advisory 
Committees which have been constituted/exist
(i) Madhya Pradesh Circle (ii) Indore.

(b) Names of Telephone Advisory 
Committees which are yet to t>e constituted:

1) Bhopal 2) Jabalpur

(c) and (d). Representations from various 
local bodies and Puljlic men are received by teh 
Office of Minister of state for Communications. 
These alongwith the recommerxJations received
from the Chief General Manager of concerned

(a) tfie quantum of equity capital employed in 
each of the public sector undertaldngs under his 
Ministry;

(b) the number of persons employed where 
and peicentageofretumson the capital em|3ioyed 
and profitability position of each during each of 
the last three years till March 1993; and

(c) the fixed rent and variable rent (Tariff) of 
the rooms in each hotel/catering unit of ITDC 
during the tourist season and off season of 1971 - 
72; 1975-76,1980-81,19B5-86and1990-91?

THE MINISTER OF Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
The equity capitalemployed as on31.3.93 is as 
under

(Rs. incrores)

Indian Airlines 55.03

Air India 79.35

National Airports Authority 333.84

International Airports
Authority of India 61.12

Pawan Hans Ltd 50.00

Vayudoot 36.42

India Tourism Development
Corporation 65.02



Acquisition of Deep Sea Fishing Vessels.

5880. SH R I M U LLA P P A LLY  
RAMACHANORAN: Will the Minister o^FOOD 
PROCESSING INDUSTRIES be pleased to
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(b)and(c). Information isbeingcolectedand

will be lakJ on the taMe of the Sabha.
yet started its production in the country. M/s. 
JMRPCX) Limited is a company incorporated in 
Hongkor>g, having NRI equity shareholding of 
60% and 40% shareholding by M/s. Coca Cola 
South Asia Holdings, wholly owned subsidiary 
of the Coca Cola Company of U.S.A.

Proiection of Export Earning by Coca 
Cota.
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(a)the number of applications pending before 
the Union Government for acquisition of deep 
sea fishing vessels; and

5882. SHRI HARI KISHORE SINGH: Will 
the Minister of FO O D  P R O C E S S IN G  
INDUSTRIES be pleased to state:

(b) the number of tfiem cleared during 1992- 
93?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a)/Ks 
on 15.4.1993, two applications for CKX|uisition of 
deep sea fishing vessels are pending.

(b) Nine applications were cleared for 
acquisition of deep sea fishing vessels through 
directimportorthrough Joint Ventures in 1992- 
93.

Coca Cda Concentrates

5881. SHRI PRAKASH V. PATIL: Will the 
Minister of F O O D  P R O C E S S IN G  
INDUSTRIES be pleased to state:

(a) whether Coca Cola comentrates have 
been analysed by the corx»med authority;

(b) if so. whethertheseconcentratescontain 
any ingredients that are banned in India; arxJ

(c) if not, the reasons therefor?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  F O O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a) to
(c). M/s. Britco Foods Company Private Limited 
a joint venture company having 66% 
shareholding of M/s. JMRPCO Limited has not

(a) wfiether Coca Cda has projected a large 
export earning in its projects;

(b) if so, the details tttereof;

(c) whether the company has fulfilled these 
ot}ligations;and

(d) if rxM. the action taken t>yttie Govemment 
in this regard?

TH E MINISTER O F S TA TE  OF TH E  
M IN IS TR Y  O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRf TARUN GOGOI): (a) and
(b). It has been noted that M/s. Britco Foods 
Company Private Umitedjoint venture company 
having 66% share holding of M/s. JM RPCO 
Limited is expected to attain an export turnover 
of Rs.500cioresoveraten year period beginning 
24 months from the date of approval and the 
cumulative exports from the project is expectd 
to go upto Rs.1000crores over a ten year period 
by devek)ping new products and markets. The 
net foreign exchange infk>w after accounting for 
dividend etc. is expected to be approximately 
Rs. 156 crores overfiveyears and Rs.494crores 
overten years.

(c) and (d). The company has rKJt yet started 
productnn.

ISO/STD Booths In Bangalore

5884. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of COMMUNICATIONS
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be pleased to state:

(a) the numtwr of ISD/STD/PCO booths in 
Bangalore city manned by physically 
handcapped persons;

(b) whether the Bangalore telephones 
disconnected the incoming call facility on these 
booths; and

(c) if so, the reasons thereof.

TH E  MINISTER OF S TA TE  O F TH E 
MINISTRY O F COMMUNICATIONS (SHRI 
SUKH RAM): (a) Public phones are allotted 
liberally to all those who volunteer for the same 
including the physically handicapped.
I nformation on numt>er of booths manned by 
physically handicapped is not maintained.

(b) Yes. Sir.

(c) The incoming caH faciljty was withdrawn 
from Public Call Offices, except in the case of 
student hostel (residential) arvlwortdng women’s 
Hostels, as it came to tf>e notice that some STD 
PCOs with incoming call facility were being 
misused as private telephones and use of 
incoming facility in STD PCOs was defeating 
the very purpose of providing STD PCOs. 
namely, to enable the general Public to make 
calls from such PCOs.

[TranslatiorU

Hotels, Motels and Vatri Nlwas in 
Maharashtra

5885. SHRI VILASRAO MAGNATHRAO 
GUNDEWAR: Will the Minister of CIVIL 
AVIATION ANDTOURISM be pteasedtostate:

(a) whether the Union Government have 
received any proposals with regard to 
construction of more hotels, motels and yatri 
niwas in Maharashtra during 1993-94;

(b) if so, the details with location thereof; and

(c) the total anfKHint of assistance likely to be 
provided by tfie Unmn Govemmenttothe State 
in this regard?
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THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) to
(c). The Central Govemment does not extend 
financial assistanoefortfieconstructkx) of hotels.

No proposal has been received so far from 
the State Govemment for constiuction of motels 
oryatri niwas during 1993-94.

[English]

Telephone Connections in Maharashtra

5886. SHRI DHARAMANNAMONDAYYA 
SADUL: Will the Minister of
COMMUNICATIONSbe pleased to state:

(a) the categories of persons to whom 
telephone connections are provided on priority 
basis and the percentage of connections for 
each category of persons therefore;

(b) whether the fixed percentage for each 
category of persons in Maharasthra has t>een 
covered; and

(c) if not, the reasons therefor?

THE MINISTER OF STA TE  O F TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The categories of persons to 
whom telephone connections are provided on 
priority basis are - (i) registrants under Takkal 
scheme; (ii) registrants underSwantatra Sainani 
scheme.

The other registrants underOYT category. 
Special category and General category are 
allotted telephone connections in the ratio of 
40:20:40when newtelephoneconnectkxisare 
released.

Telephone connectk>ns are also alloted on 
priority basis to any applicant registered in any
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of the above categoiies based on a quota of 15 
foreacfi Memt>erof Parliament peryear details 
of wfiich are already available with IHon. Members 
of Parliament.

(b) The ratio of 40:20:40 among the OYT/
NOYT Special NOYT-General categories, has 
been followed at the time of bulk release.

(c) Does not arise in view of the reply at (b) 
above.

(b) Yes. Sir. The schemes are progressively 
executed withint̂ iefinancial resources availat>le.

1993 Written Answers 1944

(c) Year DEL Targets Achievement
DEL’S

1991-92 7.0 lakh 7.35 lakh

1992-93 8.5 lakh 9.87 lakh

[Translation]
(d) The forum available in the Telecom 

Department where public gnevances are 
received and action are given in Statement-11.

Expansion of Telephone Facilities to 
Subscribers

5887. SHRIARJUN SINGH YADAV:
SHRIRAMTAHALCHAUDHARY:

STATEMENT-1

The details of efforts made by the Government for improvement of Telecom Services are as follows:
Will the t înister of COMMUNICATIONS be 

pleased to state:
i) Rehat>ilitation of the out-door plant and

subscribers ‘fitting;

(a) the details of efforts made by the 
Govemment for improvement and expansion of 
telephonefacilties during 1991-92and 1992-93;

(b) whether the schemes formulated in this 
regard narlier have t>een executed or lilcely to be 
executed during the current year;

(c) the achievement made in this regard so 
far with reference to the schemes formulated an 
targets fixed earlier; and

(d) the steps taken to meet the grievarKses of 
the public?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) (i) The details of efforts made 
t>y the Govemmentforimprovement of telephone 
fcilities during 1991-92and 1992-93are given in 
Statement-1.

(ii) Expansion of telephone connection during 
1991 -92is 7.35 lakh lines and during 1992-93is 
9.87 lakh lines.

ii) ReplacementofokJwom-outexcfiange 
equipments;

iii) Introduction of more reliable and 
efficient technologies like electronic 
switching equipments push button 
telephones; jelly filled cables; PCM; 
optical fibre and microwave systems 
for interexchange junction working, etc.

iv) Increasing accessibility in rural and 
urban areas by providing large numt̂ er 
of public telephones and PCOs, 
modernisation of telegraph services 
and improved response to the problems 
of customers.

STATEMENT-II

The following forums are available in the Department of Telecommunications where public grievartces are received and action taken to redress them:-
(a) Telephone No. 198 or 2198 for
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telephone complaints and fault control 
organisation;

(b) FiekJcfficersin-chargeofniaimenanGe 
and operation, who are personally available in 
their offices to receive grievanceb at least for 
one hour daily.

(c) Customers service centres;

(d) Complaint Cells at specified nodal 
points.

(e) Telephone Advisory Committees;

(f) Telephone A-dalats which are held 
once in every quarter to provide on the spot 
redressai of the grievances pertaining to service. 
billir>getc.

lEnglish\

r' (g) Open House Sessions which are held
at different levels to apprise the customers of our 
developmental plans and to have better 
interaction with the users and promote k>etter 
understanding arxj co-operation between users 
and telecom staff etc.

Electronic Telephone Excilanges in U. P.

5888. SHRI S A N TO S H  KUMAR 
G A N G W A R : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the places in Uttar Pradesh where 
electronic telephone exchanges of4000 lines 
are proposed to be set up during 1993-94; and

(b) the time by which the work is likely to 
commence in this regard?

TH E  MINISTER O F STA TE  OF THE 
MINISTRY O F  COMMUNICATIONS (SHRI 
SUKH RAM): (a)and (b). A4000lineselectronic 
telephorte exchange is planned to be set up in 
Bareilly in Uttar Pradesh in 1993-94. The work 
of instaHation of the exchange is likely to 
commence in the 4lh quarter of 1993-94.

Damage to Microwave Link in Kashmir 
Valley

5889. SHRI BOLLA BULLIRAMAIAH:
DR. D. VENKATESHWARA RAO:

Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the telecommunication link 
between Kashmir Valley and rest of the country 
was snapped on October 12,1992 following 
damage to the microwave link station at Banihal;

(b) if so, the details thereof;

(c) whettier any iriquiry has t>een conducted 
in this regard;

(d) if so, the details and the outcome thereof;

(e) whether telecommunication L-link has 
t>een restored;

(f) if not, the reasons therefor; and

(g) the time by which it is Kkely to be restored?

THE MINISTER OF STA TE  OF TH E 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir.

(b) The building and all the Telecom 
equipments installed therein at one of the 
repeaters k>cated at Benkote near Banihal were 
extensively damaged/bumt.

(c) and (d). SirK:e the repeater was t>eing 
quardedby the State Government, an enquiry, 
if felt necessary was to t)e conducted t>ythe State 
Government. lnformatk>n regarding this has 
been called from the J&K State Government.

(e) Yes, Sir. The link has tieen restored sirx:e 
10.4.93.



[TransaHk>r̂

Tourist Flow to J  & K

.B90. SHRIPRABHU DAYAL KATHERIA:
•‘ie Minister of CIVIL AVIATION AND 

be pleased to state:

t ) whether there has been drorease in the 
number of tourists visiting Kashmir Valley’

(b) if so, the total number of tourists who 
visited the State during 1991-92;

(c) the total loss of foreign exchange suffered 
on account of this; and

(d) the action taken by the Govemment to 
give a txx>st to the tourism in the State?

TH E  MINISTER OF Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
Yes, Sir.

(b) As p>erthe information avilable from the 
State Govemment. ttie total number of tourists 
who visited Kashmir Valley durir>g 1991-92 
were6.093.

(c) The foreign exchange earnings from 
tourism are not estimated State-wise.

(d) The decline in tourist traffic to Kashmir 
Valley has been primarily due to the prevailing 
lawarKjordersituationinthearBa. However.a 
sum of Rs. 152.7 lakhs have been sanctioned fcyy 
the Central govemment during 1992-93 for 
fourism development projects in the State.
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(f) and (g). The question does not arise.

Food Processing industries In U.P.

5891. SHRI SURENDERA PAL PATHAK: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) whether the Union Govemment have
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allocate any funds to the Govemment of Uttar 
Pradesh forthe expsuisk>n £ind modemisatkxi of 
food processing industries in that State during 
1991-92;

(b) if so, the details tfwreof; and

(c) if not. the reasons tfierefor?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  FO O D  P R O C E S S IN G  
INDUSTRIES (SHRI TARUN GOGOI): (a) to
(c). On a proposal received through tfie Uttar 
Pradesh Govemment in 1990-91 an assistarK» 
to the tune of Rs.63 lakhs was provided to M/s. 
Uttar Pradesh PrasudhanUdyogNigam Limited 
for setting up a modem poik processing piant at 
Aligarh. The proposal was to be implemented 
from the year 1991-92. In 1991-92, further 
assistance to the tune of Rs.9.88 lakh was 
provkJed to ttie same organisatkinfor setting up 
of modem meat food laboratory at Aligarh.

Upgradation of Branch Post OITiCM In 
U.P.

5892. SHRI SATYA DEO SINGH: Will the 
Minister of COMMUNICATIONS be pleased to

(a)vi4iettiertftere is any proposal to upgrade 
branch post offces in Uttar Pradesh; and

(b) if so, district-wise and category-wise 
details thereof?

TH E  MINISTER O F S TA TE  O F TH E 
MINISTRY O F COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes. Sir.

(b) There are proposals for upgradatkxi of 11 
extra aepartmemai post onioesinioaBpsiimeniai 
subpost otfk:es sut>ject to justification and 
availability of fuTKls District-wise details is given 
in enctosed statement.

Statement to be laid on the Table of Lok 
Sabfia vkle Part (b) of Unstarred Questran No. 
5892for19.4.1993.
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District-wise details of extra departmental post office to t)e upgraded into departmental sub
postofficesin Uttar Pradesh.

S.NO. Name of District Nameofextra departmental 
postoffice.

1. Kheii 1. Sanga
Z Kabirganj

Z Moradabad 1. Badwai

a Gazipur 1. Deoria
z Saisuna

4. Beharich 1. Ji^nval(EOSO)

& Barabanki 1. Asandra (2) Khajuri 3. Kothi

a Faizabad 1. Dargah Sharif
z Rasoolpur

7. LuckrK>w 1. Khanka

\ E n g ^ • bechanged?

Changing Name of Rajghat Pn^fect 
Phase-I

5893. SHRI K.H. MUNIYAPPA:
SHRI C.P. MUDLAGIRIYAPPA:

Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether the Rajghat project Phase-1 has 
been completed:

(b) the present storage capacity of its
reservoin

(c)whettier there is a demand for changing 
the name of the Rs^ghat project as Rani Lakshmi
Bai project; and

(d) if so, by which time the name is Kkely to

TH E MINISTER OF S TA TE  IN TH E  
MINISTRY OFURBANbEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
W A TER  R E S O U R C E S  (SH R I P.K. 
THUNGON): (a) and (b). The Rajghat Dam has 
been brought to a stage of completion to drive 
early bertefits thereby makingavailable usable 
storage capacity of about 227 million cubic 
metres.

(c) and (d). Tfie BiN seeking amendment to 
tfieBetwa River Br^nrd Act, 1976to rename ttie 
Rtqgfurt reservoir» \rani LakstwnitMi sagar has 
been introduced in the Lok Sabha.

T. V. Serlala/Documentary Films on 
Prominent L>eaders

5894. SHRI SOMJIBHAIOAMOR:
SHRIGOVINDACHANDRAMUt«>A:



Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state;

(a) whether the Government has received 
proposals for T.V. serials/Documentary films 
on Smt. Indira Gandhi, Sh. Rajiv Gandhi, Shri 
Jawaharlal f4ehru. Ch. Charan Singh arKi other 
prominent political leaders;
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(b) if so, the details thereof;

(c) the criteria adopted by the GoverrMmenlfor 
approval of such films;

(d) whether any financial assistance have 
t>een provided to tiie producers in this regard;

(e) if so, the details thereof; and

(f) by when the T.V. Serials/Documentary 
films on prominent leaders are likely to be 
telecast?

TH E  MINISTER O F S TA TE  O F TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  AND 
BROADCASTING (SHRI K.P. SINGH DEO);
(a) and (b). No such proposal has so far been 
received in the manner prescribed in the 
guidelines for commissioned. Programmes 
derted 17th March. 1992.

(c) Proposals for commissioned 
programmes are to be examined keepirtg in 
mind the foNowing broad criteria;

i) RelevarK» of the story, theme orthe 
subiecttothe needs of Doordarshan.

ii) Treatment of the subfecVstorykne.

iii) ConformitytottieTelecsstCode.

iv) Track records of the Director, 
Executive Producer, Writer, Crew, 
etc.

(d)to(f>. Do not arise in view of answer al(a) 
&(b)atK>ve.

Air Linking Raipur to other Towns

5895. DR. LAXMINARAYAN PANDEYA: 
WitheH^iisterof CIVILAVIATION &TOURISM 
be pleased to state;

(a) whether the Government of Madhya 
Pradesh has requested the Union Government 
in1989,1990,1991 and 1992to link Raipurtown 
ofMadhya Pradesh wilhCalculta. Bhubaneshwar 
and Delhi by air services of the Indian Airlines; 
and

(b) if so, the details thereof and the action 
taken tftereon?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (f  ̂
and (b). Request for airlinking Raipur with 
cak:ulta was received in 1992. Raipur is already 
airlinked with Delhi and Nagpur. Indian Airlines 
services between Raipur and Cateutta/ 
Bhubaneshwar which were discontinued owing 
to pilot’s agitation, have not yet been restored 
due to oper^tkxial constraints.

[English]

Newspapers Registered with RNI

5896. SHRI ANNA JOSHI;
SHRIK. PRADHANI;

Will the Minister of Information and 
Broadcasting t)e pleased to state;

(a)the number of newspapers registered with 
the l^egistrar of Newspapers of India (RNI);

(b) the mechanism by which that the 
provisk>ns of Press and Registratk>n of Books 

Act, 1867havebeeninnplementedproperty;a'^

(c) Ihe rHjmber of applkations pending with
the RNI for registration?
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TH E  MINISTER O F STA TE  OF THE
m i n i s t r y  o f  i n f o r m a t i o n  a n d
BROADCASTING (SHRI K.P. SINGH DEO):
(a) Asperrecords maintained in the office of the 
Registrar of Newspapers for India (RNI) as on 
31.3.1993.

(b) The office of the RNI was created by 
amending the Press & Registration of Books 
Act, 1867 to implement various provisions 
including the registration of newspapers.

(c) As on2.4.1993,211 cases were pending 
for registration with the RNI.

[Trsuislation]

Utilisation of Foreign Loan

5897. SHRI UPENDRA NATH VERMA: Will 
Minister of POWER be pleased to state;

1915(SAKA) Written Answers 1954

(a) tfie amount of foreign loans receivedfrom 
International Financial Institutions and foreign 
countriesforpowersectorby January, 1993;

(b) whetherthat amoi nt is lying unutilised;

(c) if so, the reeisons therefore;

(d) whether India is bound to p>ay commitment 
liability in regard to the aforesaid loans lying 
unutilised; and

(e) if so, the details therefore?

THE MINISTER OF S TA TE  IN TH E 
M IN ISTR Y O F  POW ER (SH R I P.V. 
RANG AY YA N AIDU): (a) and (b). A list of loans/ 
credits received in tfie power sectortM January, 
1993, alongwith tfie amount unutilised till tfien is 
as follows:

(AHamounts in MiUion $ Currency)

SI. No. Source Currency ' Amount of k>ans/ 
credits sartctioned 
-uptoJan.. 1993

Amount
Unutilised

1. Wortd Bank • US$ 5618.325 3267.163

2. Asian Devekjpriient 
Bank(ADB) US$ 990.0 782.554

a Canada C$ 194.077 135.284

4 Frartce FF 1943.906 473.305

5. Japan Yen 299584.5 213851.671

6. Kuwait Kuwait Dinar 7.0 5.616

7. Saudi Fund Saudi Riyal 172.0 110.492

a Sweden Swedish Kroner 1480.0 460.527

9. Switzerland Swiss Franc 4.552 0.005

10. U.K. Pound Sterling 154.278 7.131

11. USSR (Erstwhile) Rouble 3648.0 2700.791

12. Germany D.M. 2028.902 574.960
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(c) Amongstthereasonsforlowutilisation 

are delays in obtaining statutory arnJ other 
clearances from different approval according 
auttx>rities, delays in supply of equipments arxJ 
execution of civil and other \wortcs.rKm-provision 
of counter-part furKis by project authorities ar>d 
the time-consumed in evaluation of bid- 
documentsetc.

(d) and (e). Commitmentchaigesare payable 
for the amount committed, but unutilised. The 
amount payable on this account, during 1992- 
93. was Rs.29.1 crores.

[TranslatiorU

Telephone Exchanges in Delhi

5898. SHRIRATILAL KALIDAS VARMA;
OR. RAMESH CHANO TOMAR:
SHRI DEVI BUX SINGH:

Will the Minister of COMMUNICATIONS be 
pleased to state:

(a)the total number of telephor>e exchanges 
functioning at presnet in Delhi with capacity 
each of these excf^anges;

(b) the total numberof exchanges out of them

1993 WrittenAnswers 1966
converted into electronic exchanges and the 
number yet to be converted separately and time 
by wfwch these are likely to t>e converted;

(c) whether the Government has formulated 
any scheme for improving the furK:tioning of 
tfiesetelepfKxie exchanges; and

(d) if so. the details thereof?

TH E  MINISTER O F S TA TE  O F TH E  
MINISTRY O F COMMUNICATIONS (SHRI 
SUKH RAM): (a) Tf>etotal numtier of telephone 
exchanges (including remote line units is 84. 
Tfie capacity of these telephone exchanges as 
on 31.3.93 is given in anrwxure - A.

(b) 64 excfianges have been converted into 
electronic and the balance 20 are electro
mechanical. Plans have been drawn to convert 
10electro-mecfianicalexchanges intoelectionic 
exchar>ges during the 8th Five Year Plan subjecf ̂  
to timely availability of the equipment and 
financial resources.

(c)and(d). Performance of the exchanges is 
satisfactory. However, continuous maintenarx:e 
efforts are made to sustain tfie performance and 
imrovetf>e performar>ce further.



1967 Written Answers CHAITRA29,1915(SAKA) Written Answers 1950

X
Ul

I
CO
§

Is

I
IUJ
Q>
§
f
*0

CTJ

UJ

CO

CO

CNJ

o>
SS

%
m
(O a

%

ICO

GQ

I a I § I

. ", 5
Q.->
■B

_  Q  5  c
-c -c} § I j I

o  CO o  ^oc -5 -> ol

^  CNJ CO i n <D 0 0 o>
■‘S'



1959 WrittenAnswers APRIL 19,1993 Written Answers 1960

IUJ

CO

CNi

CO CM

CMtn

3
CC
c
OS
$

CD
<0c
eg

_  o  
5  o  Q.

^ 5 1O o 3

3
_ _ j

QC
3
CC

OJ o>

o  o

CO
■o
§

( T

Q
CD

"5
3
CO
2
CD

Q  ?  Q0> w
CD COO) C7>

(D (O CO
&



1961 Written Answers CHAITRA 29,1915 (SAKA) WrittenAnswers 19P!>

" S '

*

T T

1 CO
o

1

f CNJ

U j

T-*
CO

oo
SI

in CO
CM
OO

CO
CO
C\J

a

LO
CM

m

?q o

o
”
3
tr
Q
XCO

3
oc
o
XCO

*5
= >

QC

>

Q
Z

OC
CO
-c
>
03
C
3
E

O
CD

* 5  —

3 -
-  ICO X
S '  P

_  Q

•C

X
:S5 i?

I CO
O )
CO

CO
o >
CO

s >
CO

]£ S  S  S
€0 CO CO CO

CO
CNJ Si ^ GO

CNJ
Oi
Csi 8  CO c?



1963 Written Answers APRIL 19.1993 Written Answers 1964

U j

CO

c*>

CM

C\i

m Jo
S CO<D

5  °

! 5
^  €QC CC

CO
"o
z>
— I
CC

CO
;s

3
CC

CO

&

CO
"SI
I

Q
z
CO
0  

= ) 

GC

1

CO
o

3
— I
GC
iS
£
CO

CO • CO 
o o
3  3cr oc
E

Q .
>
CD

-g

5

CO

s*
2
•C*
(D

CO
O
3

Q

c  i5

6  6

CO c8 S  §  5 CM
5



1965 Written Answers CHAITRA29,1915(SAKA) WrittenAnswers 1966

§

1 '

1

1
o

Q>

CM

UJ

6
X̂.

c/i

iS iS
I
S s

Q)o
i5Q-

<D

I
O)

O
Q>
«Q.
2

o
a>

Q.
2

m
CD

CO
CD

3

o
CD

o
Q-
Z
o

CE

i8

Q
Q.

o
o .
z *
o
3

<£> § a  J8



1967 Written Answers APRIL 19.1993 WrittenAnswers 1968

IUJ

CO

CO

CM

CO
IT)

Q.
2
o
ID
— I
cc
•c3
9:
O

a
Q.
z
O

e-
2Tasz
O

Q
Q- O

CO

I §
- J  o
GC
■c 3

GC

£ ®
§ 5<0 OJ

O
CD

o
3
— I
GC
— I

cc

O

■s
<3•c
i.
CO

GC

CO
O
•C
s
CO

^ ?5 ^
iS iS So in ID

=  >  =
C
Q>
■S
CO
C
•C3
*eo
CC

CO
O

COcc

=  ^  S
-C £  -Co> o> ^
m m OQ
S S 1

D? S o>m S  Jo CsJ<£>



1969 Written Answers CH AITR A 29.1915 (SAKA) WrittenAnswers 1970

IUJ

c/i

cr>

c\j

o>
i n

fn
s s

CVJ
r2IT) i n %

$

Q
S ^

O  3
C  CL
2O  CO«  scc «

03
o•c
g
03

CE

Q
occ
O
3
-J
CC
o
o>c
032

Q
O
CC
o
—Icc
<
O

i
o
occ
o
D

CD
d
E
<

Q
O
CC
o

a
03

0}
X

Q
Q-
-D
O
3
- J
CC
€
*5,

O
^ Q
*0 CD

_  =  ^
3  3  0
CC CC 3

^  “E
(S (S i .
7S o  "O
03

X<h-
Q
Q-
*o
3
- J
CC
E
■i(2

O)
CO

CO It le }S



1971 WrittenAnswers APRIL 19.1993 Written Answers 1972

CO

CO

CNJ

o
Q.“>
O
3
GC

fO
O

&

a
CL

75

I

O
O
cc
*5
3cc
o.

s  si s  s



1973 Written Ansvmrs CHAITRA29.1915(SAKA) Written Ansnifefs 1974
[EngHshl

Revival of Deep Sea Fishery.

5899. P R O F . U M M A R E D D Y  
VENKATESWARLU:WyitheMinisterofFOOO 
P R O C ESSIN G  IN D U STR IES be pleased to 
stale:

(a) wtietherthe Government have received 
£)ny representations and memoranda on the 
need to revive deep sea fishery sector during 
each of the last three years;

I
(b) if so. the details thereof;

(c) tfie action taken in each of the above three 
years in this regard;

(d) whether the Govemment called any 
meeting in Visakhapatna with tfie managements 
of sick deep sea fishing units to discuss their 
problenrts recently; and

(e) if so. the details thereof?

T H E  IWilNISTER O F  S T A TE  O F  TH E  
M IN IS T R Y  O F  F O O D  P R O C E S S IN G  
INDUSTRIES(SHRITARUNGOGOI):(a)Yes. 
Sir.

(b) Several representatkins have been 
received from the fishirtg industry regarding 
their problems such as tow Shrimp calch, 
increase in prk^s of fuel oil. fall in price of 
Shrimp in intematkwial market, crew agitation 
etc. Accordingly, the industry representaled for 
a package to rehabilitate tfie sk:k deep fishing 
urtits.

(c) On tfie basis of these representations and 
afterdueoonsultalionwilhthereprBsentalivesof 
tfie deep sea fishing industry, a rehabilitation 
scheme to revive sick fishery entreprises was 
anru>unced in April, 1991 which was further 
liberalised in June, 1992. In addttkxi to the 
above, actkm lias been taken to assist the sick 
units for diversified fishing in respect of the

existing deep sea fishing vessels, in order t' 
make tfteir operations more viable.

(d) No, Sir.

(e) Does not arise.

(r/ans(alljbr4

MicrowaveTelephone System In H.P.

5900. PROF. PREM DHUfMAL: Will the 
MinislerofCOMMUNICATIONSbepleasedto

(a)whelherattention of tfie Govemment has 
been drawn to the news item appeared in 
newspapers that telephone system remainsou* 
of gear for several m on»s in Himacfial Pradesh 
because telephone petes get uprooted in hilty 
area due to rain and srxnwfall;

(b) wtwther the Govemment propose to set 
up a microwave telephone system in Himacfial 
Piadeshandparticularty in regkxisabove Simla 
to streamline arKf run this sytem smoothly 
throughout the year; and

(c)ifso,bywt)en?

TH E  H^INISTER O F  S T A T E  O F  TH E  
MINISTRY O F  COMIWiUNICATIOhiS (SHRI 
SUKHR AM ):(a)Yes.Sir.

(b) Yes, Sir.

(c) During the 8lh Five Year Plan in a phased

24th intematfonai Film Festival of India

5901. SHRI RAJEI^DRAKUI^AARSHARMA: 
Win the Minister of INFORM ATION AND 
BROADCASTINGbepleasedtostale;.

(a) the extent by whwh the income or 
expendfcirBofthe24»lnlemalionalFim Fo3ivrt 
is moreor less titan ttwt of the 23rd Intematioral
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Film Festival; (d) whether Government areeilsoaware about 

similar racket in the usage of Fax machines;

APRIL 19.1993 Written Answers 1976

(b) whether the expenditure is more and the 
income is less; and

(c) if so, the reasons therefor?

T H E  M IN ISTER  O F  S T A T E  O F  TH E  
M IN IS T R Y  O F  IN F O R M A T IO N  A N D  
BR O A D C A S TIN G  (SHRI K.P. SINGH DEO):
(a) The Union Government sanctioneda budget 
of Rs.90 lakhs for making various arrangements 
in connection with the 23rd International Film 
Festival of India held at Bangalore in January,
1992. The State Government of Karnataka 
incurred an expenditure of Rs. 80.79 lakhs on 
providing certain infrastructural facilities tor 
organising the festival and Rs. 130.63lakhs on 
acquiring assets for permanent use on the 
occasion of thi$ festival. The irKome during this 
festival was Rs.27.39 lakhs from the sale of 
tickets and festival publk;ations. The Union 
Govefnmentsanctkxiedabudgetof 10S.SOIakhs 
for organising 24th International Film Festival of 
India at Delhi in January. 1993. The income from 
this festival was Rs. 19.89 lakhs from the sale of 
tKkets and festival publk:ations.

(b) No, Sir.

(c) Does not arise.

(e) if so, the details thereof;

(f) the efforts made by the Government to 
identify the culprits, in this regard; and

(g) the action taken by the Government in the 
matter?

T H E  M INISTER O F  S T A T E  O F  TH E  
M INISTRY O F  CO M M U N ICA TIO N S (SHRI 
SUKH RAM): (a) Yes. Sir.

(b) Investigation intotfiecompliantsof misue 
of STD/ISD facility have revealed that misuse 
can t)e at tfie telephone exchange by tampering 
with tf»e telephone meters or at the subscriber's 
premises or outside the telephone exchange in 
the external plant. Some unscrupukxjs persons, 
in connivance with the Department employees 
divert the telephone lines for illegal STD/ISD 
calls. Some cases have been registered by CBI 
at Delhi and Bombay and Ahmedabad. 
Disciplinary action action has t>een initiated 
against some employees found involved in this 
malpractice.

(c) The estimated loss is Rs .6  lakhs per 
direct telephone per months on an average in 
metro cities.

[£npfo/»J

Misuse of Fax Machines

5902. M AJ. G E N  (T E T D .)  B H U VAN  
CH AN D R A KHANDURI: Will the Minister of 
CO M M UNICATIONS t)e pleased to state:

(a) whether the Government are aware of the 
misuse of STD/ISD caHs;

(b) if so, the details thereof;

(c) the estimated loss suffered by the 
Government;

(d) and (e). Fax machines are used to 
telephone lines only and misuse of telephone 
lines apply in this case also.

(f) and (g). Action is taken by way of 
investigatkMi of complairtts and apprhending tfie 
culprints asin thecaseof ISD/STD malpractioes.

Working of Telephones in Orissa

5903. SHRI. K. PRADHANI: WiH the Minister 
of COM M UNICATIONS be pleased to state:

(a)tfie number of complaints regarding non-
woiking of telephones received during last tfwee
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years in Orissa; and

(b) the number of complaints attended and 
not attended out of them separately so far?

TH E  M INISTER O F  S T A T E  O F  T H E  
MINISTRY O F  CO M M UN ICATIO N S (SHRI 
SUKH RAM); (a) and (b). The requisite 
information is as under:

CHAITRA29.1915(SAKA) Written Answers ^97B

Year Total no. of complaints 
received including 

broughtforwardfrom 
previous year

Totalno.
complaints

attended

Totalno. of 
complaints 

pending

1990 7242 7127 115

1991 9624 9602 22

1992 11661 11597 64

A total number of 64 complaints were pending as on 31.12.1992.

[Translation]

P & T  Offices and Telephone Exchanges in 
M.P.

5904. SHRI. MAHENDRA KUMAR SINGH 
T H A K U R ; Will the Minister of 
COM M UNICATIONS be p l e a ^  to state;

(a) the district-wise details of the post offices, 
telegraph offices and the telephone exchanges 
in Madhya Pradesh at present;

(b) whehtertheir number is adequate as per 
the population of the State; and

(c) if not, the steps taken by the Government 
for increasing the number during the last two 
yearsandproposedtobetakenduring 1993-94?

TH E  M INISTER O F  S T A TE  O F TH E  
M INISTRY O F  COM M UNICATIONS (SHRI 
SUKH RAM): (a) The district-wise details of the 
post offices, telegraph office and the telephone 
exchange in Madhya Pradesh are given in 
Annexure ‘A ’, ‘B ’ and ‘C ’ respectively.

Post Office:

(b) The average population served per post 
office in Madhya Pradesh is 5982.

Telegraph office:

Provision of telegrah facilities mainly 
depends upon demand and financial viability.

Telephone Exchange:

The provision of telecom facilities are not 
based on tfie population. These mainly depends 
upon;

(i) Registration of minimum demand

(ii) Financial viability.

(iii) Availability of funds and equipment.

(c) Postoffice:

The number of offices opened during tfie last 
two years is as under:
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1991-92 1992-93

150 extra departmental 55 extra departmental branch
branch post offices. post office and 7 departmental sub

post offices.

Telegraph Office:

The information regarding opening of 
telegraph office during the years 1990-91 and 
1991-92 is “NIL’.

Telephorie Exchange:

The number of exchanges ope'V3d in the Isist 
two years are as follows:-

Year Telephone Exchange

1990-91 166 Nos.

1991-92 308Nos.

Post Offices:

Ouringthe year 1993-94it is proposed toopen 
35 Extra Departmental Branch Post Offices arxj 
5 Departmental Sub Post Offices in f^adhya 
Pradesh subject to justification and availability 
of funds.

Telephone Exchang/e:
It is proposed to provide about 81000 

Telephone connections in Madhya Pradesh 
during 1993-94.

Telegraph Office:
Tfiere is no proposal to open Independent 

Telegraph Office in Madhya Pradesh during the 
year 1993-94.

S TA TE M E M T-f

DisthcUwise Details of Post O f^es Functioning in Madhya PradehAson31.3.1993.

S.Na Name of District No. of Post Offices

1. Indote 173

2 Dewas 169

3. Dhar 196

4. Gwalior 191

5. Oatia 98

e Mandsaur 321

7. Hcshangabad 246

8 . Narsingfipur 182

9. Bhind 254
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S.No. Name of District No. of Post Offices

10. Morena 256

11. Khandwa 226

12. Khargone 299

13. Guna 192

14. Shivpuri 226

IS Ratiam 180

16 Jhabua 167

17. Ujjain 200

16
f

Shajapur 178

19. Raipur 585

20. Bilaspur 646

21 . Jabalpur 389

22 . Jagdalpur • 569

23. Durg 325

24. Rayricindgoan 217

25. Balaghat 225

26. Manda 206

27. Seoni 191

2 a Raigait) 419

23. Ambipur 269

30. ntswwa 333

31. Satna 286

32. ShaMaol 302
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S.No. Name of District No. ofPostOffices

33. Sidhi 197

34. BetuI 217

35. Chndwara 262

36. Bhopal 129

37. Raisen 202

38. Vidnx)h 161

39. Sehore 166

40. Raygarti 166

41. Sagar 208

42. Damoh 185

43. Chhataipur 221

44. Panna 153

45. Tikamgarh 180
f

Total 11165

S T A T E M E N T -II

District-wiseListofTE, TGsinM.P. Circle as on 31.3.93

S.No. Name of District Popu
lation in 

lakhs

Telephone Telegraph 
Exchange Offices

1. Baiaghat 13.62 34 19

2. Bastar 22.70 48 9

3. BetuI 11.80 34 9

4. Bhind 12.14 42 5

& Bhopal 13.50 20 12
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S.No. Name of District Popu
lation in 

lalihs

Telephone
Exchange

Telegraph
Offices

6 Bilaspur 37.96 92 16

7. Chhatzupur 11.58 25 14

a Chhindwara 15.63 55 16

9. Damoh 8.97 21 6

10. Datia 3.97 14 7

11. Dewas 10.32 58 15

12. Dhar 13.66 86 12

13. Durg 23.98 27 9

14. Guia 13.09 49 8

15. Gwalior 14.14 39 12

16. HoGhangabad ,  12.65 67 20

17. Indore 18.30 52 34

18. Jabalpur 26.45 59 18

19. Jhabua 11.29 31 7

20. Khandwa 14.32 63 10

21 . Khargone 20.26 86 8

22. Mandia 12.91 23 10

23. Mandsaur 15.55 101 16

24. Morena 17.07 46 8

25. Narsinghpur 7.84 30 4
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S.No. Name of District Popu
lation in 

lakhs

Telephone
Exchange

Telegraph
Offices

26. Panna &84 12 10

27. Raigarti 17.24 49 12

28. Raipur 39.02 70 13

29. Raisen a77 39 9

30. Rajgarh 9.92 32 13

31. Rajnadgaon 14 39 26 6

32. Ratlam 9.71 90 11

33. Rewa 15.50 5

34. Sagar 1646 54 9

35 Sarguja 20.82 25 12

36. Satna 14.62 27 6

37 Sehore 8.40 .36 13

38 Seoni 9.99 32 8

39. Shahdol 17.43 29 13

40. Shajapur 10.32 63 8

41. Shivpuri 11.31 39 3

42. Sidhi 13.71 16 6

43. Tikamgarh 9.40 16 3

44. Ujjain 13.86 70 18

45. Vidisha 9.71 28 14

Total 661.35 1954 487
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S.No. Name of District No. of Exchanges

1. Balaghat 34

2 Beistar 49

a BetuI 34

4. Bhind 42

& Bhopal 20

6 . Bilaspur 92

7. Chhataipur 25

a Chhindwara 55

a Damoh 21

10. Datia 14

11. Dewas 5B

12. Dhar 86

ia Darg 27

14. Guna 49

15. Gwalior 39

16 Hoshangabad 67

17. Indofe 52

ia Jabalpur 59

19. Jhabua 31

20 . Khandwa 63

21 .
c
Khargone ae
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S.No. Name of District No. of Exchanges

22. Mandia 23

23. Mandsaur 101

24. Morena 46

25. Narsinghpur 39

26. Panna 12

27. Raigarti 49

28. Reiipur 70

29. Raisen 39

30. Rajgaiti 32

31. Rajnandgaon 26

32. Ratlam 50

33. Rewa 25

34. Sagar 54

35. Sarguja 25

36. Satna 27

37. Sehore 36

38 Seoni 32

39. Shahdol 29

40. Shajapur 63

41. Shivpuri 39

42. Sidhi 16

43. Tikamgarti 16

44. Ujjain 70

45. Vidisha 2B

Total 1954



1993 Written Answers
[English]

CHAITRA 29.1915 (SAKA)

No, Sir.
WrittenAnswers 1994

Import of Aircraft

5905. SHRI G EO R G E FERNADES: Willthe 
Ministerof CIVIL AVIATION ANDTOURISM be 
pleased to state:

(a) whether the Union Government have 
prohibited the import of aircraft for operations 
with in the country on Wet lease;

(b) whether a policy of high rates of import duty 
deductions have been introduced; and

(c) if so, the details thereof?

TH E  MINISTER O F CIVIL AVIATION AND 
TO UR ISM  (SHRI GHULAM NABIAZAD): (a)

(b) and (c). Import duty on aeroplanes heis 
tjeenwhollyexempted with effect from28.2.1993 
in the budget 1993-94.

Newsprint Qutoto Bangle Newspapers

5906. SHRI AMAR ROYPRADHAN: Willthe 
Minister of IN F O R M A T IO N  A N D  
BROADCASTING be pleased to state, the 
quantity of newsprint alloted to each of the 
Bangla newspapers/magazines in the country 
during the last two years?

TH E  M INISTER O F S T A T E  O F  TH E  
M IN IS TR Y  O F  IN F O R M A T IO N  A N D  
BROADCASTING (SHRI K.P. SINGH DEO): 
Details are given in the attached statement.
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2009 Written Answers CHAITRA29,1915(SAKA)
Resignation of Pilots to state:

Written Answers 2010

5907. SHRIRAM ESHW AR PATIDAR: Will 
'  the Ministerof CIVIL AVIATION ANDTOURISM 

be pleased to state, the reasons for resigning by 
the pilots of the Indian Airlines during the last 
year and the current year?

TH E  M INISTER O F  ClVIL AVIATION AND 
TO U R IS M  (SHRI GHULAM  NABIAZAD): Of 
the 101 pilots who have resigned in 1992 and 
1993 (upto 7.4.93), 62 have not assigned any 
reasons for their resignation, 32 have resigned 
for personal/domestic reasons, 6 to join Air India 
and one owing to conditions prevailing in Indian 
Airlines.

[Translation]

Tourist Arrivals

5908. SHRIMATIVASUNDHARA RAJE: Will 
the Ministerof CIVIL AVIATION ANDTOURISM 
t>e pleased to state;

(a) wtietherthe Government have made any 
review on tfie foreign tourists arrivals to different 
States during each of the last thfee years; and

(b) if so, the State-wise details thereof?

TH E  M INISTER O F  CIVIL AVIATION AND 
TOURISM  (SHRI GHULAM  NABI AZAD); (a) 
and (b). Though the total tourist traffic to the 
country is t3eir>g reviewed on a continuous basis, 
no such review has been possible State-wise 
due to non-availability of the relevant statistics.

Construction of Airport, Cochin

5909. PROF. RAM KAPSE; Will the Minister 
of CIVIL AVIATION ANDTOURISM bepleased

(a) whether any project report has been sent 
to his Ministry for the construction of airport of 
international standard at Cochin without any 
financial assistance from the Union 
Government;

(b) if so, the details thereof: and

(c) the action taken thereon?

TH E  MINISTER O F Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) to
(c). A proposal formulated by the District 
Collector of Ernakulam for construction of an 
aiiport at Cochin has been received. It envisages 
that the cost of the project will be f inarKed mainly 
from contributions of Non Resident Indians. Tfie 
proposal was discussed with Minister of 
Transport and officials of the Government of 
Kerala ata meeting held on 6th April, 1993. It was 
decided that the State Government will work out 
the modalities of setting up of the proposed 
project with technical assistance of tfie Natk>nal 
Airports Authority.

Newsprint Allocation to Newspapers in 
Gujarat

5910. SHRI CHANDRESH PATEL: Will the 
Minister of IN F O R M A TIO N  A N D  
BROADCASTING be pleased to state, tfie details 
of allocations of newsprint made to each of the 
dailies, weeklies and monthlies publisfied from 
Gujarat during the last three years?

TH E MINISTER O F S T A TE  O F TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (SHRI K.P. SINGH DEO): 
The information is given in the attached 
statement.
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[Translation]

Telephone & Post Office Facilities to 
Villages of Gujarat

5911. SHRI M AHESH KANODIA: Will the 
Minister of COM M UNICATIONS be pleased to 
state:

of Panchayat Villages with teleF>hone facility is 
5705andtha«of PostOflices is7769. Thedistrict 
wise details are given in Annexure-I.

APRIL 19.1993 Written Answers 2036

(b) (i) All tt>e Panchayat Villages have been 
planned to be covered with telephone facility by 
31st March, 1995 subject to avialbility of 
resources.

(a) the district-wise nunnber of Gram 
PanchayatsinGujaiatwfiich have been provided 
facilities of telephones and post offices;

(b)tfie time limit fixedtoprovide these facilities 
to all the Gram Panchayats in the State;

(c)thenumt>erof Gram Panchayats wherein 
post offices have been provided telegraph 
facilities and the scheme of expansion of this 
facility; and

(d) the district-wise details of programmes 
formulated to provide speed post service in 
district headquarters of the State?

T H E  M IN IS TER  O F  S T A T E  O F  T H E  
M IN ISTR Y O F  C O M M U N ICA TIO N S (SHRI 
SUKH RAM): (a) As on31.3.1993, the number

(ii) Post Offices are opened keeping in view 
the population income and distance norms, 
subject to availability of resources artd within the 
targets. Post Offices are opened progressively 
through Annual Plans. Hence no timeframecan 
be given as such.

(c) As on 31.3.93, the number of Panchayat 
Villages having telegraph facility in Post Offices 
is 1772. The telegraph facility is tieing extended 
on fulfilment of prescribed norms of traffic.

(d) The speed post service is provided keeping 
in view the facilities and traffic potential. There 
is rK>pre-determined programme in this regard. 
Details of Distt. Headquarters cities/towns of 
Gujarat having speed post facilities are given in 
Statement-II.

STATEM ENT-1

District wise details of Panchayat Villages having Telephone & Post Office Facilities

S.No. Name of District ParKhayat Villages 
havingTelephone 

facility

Panchayat 
villages having 

Post Office facilties.

1. Ahmedat)ad 
(irKl. Gandhinagar) 384 473

2 Amreli 306 280

a Banaskantha
(Palanpur) 373 430

4. Bhavnagar 248 411

& Btiaruch 336 483
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S.No. Name of District Panchayat Villages 
having Telephone 

facility

Panchayat 
villages having 

Post Office facilties.

6 . Jamnagar 249 321

7. Kheda(Nadiad) 549 550

a Junagadh 325 473

9. Mehsana 633 538

10. Bhuj (Kutch) 290 438

11. Panchmahals (Godhra) 243 506

12. Rajkot 281 426

ia Sabarkantha
(Himatnagar) 435 553

14. Surendranagar 249 305

15. Surat 315 546

16. Vadodara
•

180 560

17. Valsad 
(incl. Dangs) 206 476

18. Union
Territories 23 —

Total 570b 7769

STATEM ENT-II a Surat

Details of District Headquarters Cities/ 
Towr^ of Gujarat having Speed Post 

Faalities.

A. UNDER NATIONAL NETWORK:

1. Ahmedabad(wilhexlension
counter at GandN Nagar)

Z  Vadodara

B. UNDER POINT TO POINT SPEED
POST

1.

Z

a

4.

Valsad

Mehsana

Surendranagar

Palanpur
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5. Bhavnagar

7.

8 . 

9.

Junagadh

Himatnagar

Jamnagar

Rajkot

[English]

U.S. Aid to Gujarat

5912. SHRI KASHIRAM  RANA: Will the 
Minister of W ATER  R ESO U R CES be pleased 
to state:

(a) whether a number of minor irrigation 
schemes are tjeing assisted under United States 
Aid Programme in Gujarat;

(b) if so, the details thereof:

(c) the number of minor irrigation schemes 
which have so far been completed or are in 
progress;

(d) the assistance so far received under U.S. 
Aid and spent on the schemes in the State; and

(e) the time by which the ongoing minor 
irrigation schemes are likely to be completed?

T H E  M IN IS TER  O F  S T A T E  IN T H E  
MINISTRY O F URBAN DEVELOPM ENT AND 
M INISTER O F  S T A TE  IN TH E  M INISTRY O F  
W A T E R  R E S O U R C E S  (S H R I P .K . 
TH U N G O N ):(a )N o ,S ir.

(b) to (e). Do not arise.

National Water Development Agency

5913. SHRI V S. VUAYAR AGHAVAN; Will 
the Minister of W A TE R  R E S O U R C E S  be 
pleased to state:

APRIL 19,1993 Written Answers 2040

(a) the State-wise details of work undertaken 
by the National Water Development Agency 
during 1992-93; and

(b) the total amount spent in this regard?

T H E  M IN IS TER  O F  S T A T E  IN T H E  
MINISTRY OFUR BAN DEVELOPM ENT AND 
M INISTER O F  S TA TE  IN TH E  M INISTRY O F 
W A T E R  R E S O U R C E S  (S H R I P.K  
TH UN G O N ): (a) National Water Development 
Agency has taken up 23 water balance studies 
of basins sub-basins and diversion points, the 
preliminary feasibility report and survey and 
investigation in respect of watertransfer links of 
Mahani-Godavari-Krishna-Cauvery(covering 
the States of Orissa. Andhra Pradesh, Tamil 
Nadu and Karnataka); Kerv6 etwaLink(Covering 
theareasof Uttar Pradesh and Mahdya Pradesh); 
Pamt>a-Achankovil-Vaigai link (covering areas 
of Tamil Nadu and Kerala) and Par-Tapi Namiada 
Link (covering areas of Gujarat) under Peninsular 
component. Aslo office studies in respect of 
Himalayan component, (covering areas of Uttar 
Pradesh and West Bengal) have t^een taken up 
t>y National Water Development Agency.

(b) Total expenditure of about Rs. 4 .1 crore 
has been incurred by National Water 
Devekjpment Agency during 1992-93.

Losses in State Electricity Boards

5914. SHRI MADAN LAL KHURANA:
KUM ARIPUSHPA DEVI SINGH: 
SHRIM ATIVASUNDHARA RAJE;

Will the Minister of POW ER  be pleased to 
state:

(a) whether the losses of State Electricity 
Boards (SEBs) are likely to touch Rs.2,230 
crores by the end of 1992-93;

(b) if so, the details of each Board and the 
reasons therefor; and

(c) the steps taken to rescue the SE Bs from
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such losses?

T H E  M IN ISTER  O F  S T A T E  IN TH E  
' M IN IS T R Y  O F  P O W E R  (S H R I P.V. 

R AN GAYYA NAIDU): (a) According to the 
information furnished by the State Electricity 
Boards to the Planning Connmission in 
connection with the discussions on annual Plan 
1993-94, the total commercial losses of the 
SEBs during 1992-93{ Revised Estimates) would 
provisionally work out to Rs.4363.58 crores, 
without taking into account RE subsidy.

(b) A statement showing the provisional un
audited commercial profits and losses of the 
SEBs, during 1992-93 (RE), is enclosed as 
Annexure. The major reasons for the losses of 
SEBs include unscientific power tariff structure 

including for the losses of SEBs include 
unscientific powertariff structure including tor 

' W  agricultural tariff, non-payment of RE subsidy 
to SEBs by the State Governments, non

conversion of loan into equity, low level of PLF. 
high T&D losses, high fuel consumption in 
thermal power stations etc.

CHAITRA29,1915(SAKA) Written Answers 2042

(c) From time time. State Governments have 
been advised to undertake measures such as 
equity participation, rationalised tariff, regular 
payment of Rural Electrification subsidy, 
improvement in Plant Load Factor, reduction in 
T& D losses etc. to improve the finance of State 
Electricity Boards. The Conference of Power 
Ministers held on 8th and 9th January. 1993also 
discussed atx>ut the ways and means to improve 
the performance of SEBs both in physical and 
financial terms and has adopted an Action Plan 
containing steps to improve the performance of 
SEBs during the 8 th Five Year Plan. These 
include payment of BE subsidy to the SEBs in 
time, as also liquidation of the arrears of suljsidy 
in a phased manner, reduction in outstanding 
dues, tariff rationalisation, improvement in PLF 
and reduction in T&D losses etc.

STATEM EN T

Statement showing the provisional un-auditd commercial 
profits and losses oftheSEBs during 1992-93(RE)

(Rs. in crores)

S. No. Name of the SEB Commercial Profit (+)/ 
Loss(-)

1. Andhra Pradesh (-) 65.05

2. Assam (-) 260.04

3. Bihar (-)321.94

4. Gujarat (-)691.00

5. Haryana (-) 336.35

6 . Himachal Pradesh (-) 53.80

7. Karnataka (-)8.55

8. Kerala (->37 87
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S.No. Name of the SEB Commercial Profit (+)/ 
Loss(-)

9. Madhya Pradesh (•)375.10

to Maharashtra 96.96

11. Meghalaya (-) 20.39

12. Orissa 1.32

13. Punjab (-) 605.70

14. Rajasthan (-) 217.97

15. Tamil Nadu (-)331.92

16. Uttar Pradesh (-) 692.28

17. West Bengal (.) 45.92

Total (-)4363 56

ITrans/afton] quantum ttiereof during the ert»ve period?

Power Supply to Uttar Pradesh

5915. DR. LAL BAHADUR RAWAL: Will the 
Minister of POW E R be pleased to state:

(a) thequantum of power generated by the Uttar 
Pradesh State Electricity Board during each of 
the last three years; and

(b) the names of the central power plants from 
where the power is supplied to the Boiird and tt>e

TH E  f^lN lSTER  O F  S T A T E  IN TH E  
IVIINISTRY O F  P O W E R  (S H R I P V 
RANGAYYANAIDU): (a) The energy generated 
by the Uttar Pradesh State Electricity Board 
dunng 1990-91,1991-92and 1992-93was 19564 
MU, 18186MUand 10159MU respectively

(b) The details of entitlement vis-a-vis actual 
supply to Uttar Pradesh from the various central 
sector stations in the Northern Region during 
the Iast3years(1990-91,1991 -92and 1992-93) 
are as under:
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Microwave System in Hilly Areas, Gujarat

5916. SHRI N.J. RATHVA; Will the Minister 
of COM M UNICATIONS be pleased to state;

(a) the steps tal^en by the Government to 
strengthen the telecommunication system in 
tribal areas of backward Chota Udaipur in Gujarat;

(b)whetherthe Government proposetoset up 
a microwave system in hilly areas;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

T H E  M IN ISTER  O F  S T A T E  O F TH E  
M INISTRY O F C O M M U N ICA TIO N S (SHRI 
SUKH RAM); (a j A reliable Optical Fibre cable 
system between Baroda and Chota Udaipur has 
already been commissioned. Further the 
following UHF Radio Systems are proposed to 
be installed in Chota Udaipur Taluka dunng the 
8th Plan period.

Chota Udaipur - Zoz 30 Channel
Chota Udaipur - Kadipani 30 Channel
Chota Udaipur - Kawant 30 Channel
Chota Udaipur - Pan vad 30 Channel and
Chota Udaipur - Rangpur 30 Channel

In addition 2/15 MARR systems at Chota 
Udaipur and Kawant and 4/30 MARR systems 
at Rangpurare also plannedduring 1993-94

(b) Yes Sir. low capacity Radio systems are 
proposed.

(c) The following 30 Channel UHF Radio 
Systems are planned:

1. Mandvi - Wada

2. Halol - Pavagadh

3. Khed Brahma - Vijaynagar

4. Netrang - Dediapad

5.

6 .

7.

8.

Written Answers 2048
Junagadh- Bhesan

Dediapad • Sagbara 

Ambagi - Danta 

Danta - Zalotara

(d) Does not arise in view of (c) above. 

[Engtish]

Indian Emigrants in Gulf Countries

5917. SHRI SYED SHAHABUDDIN: Willthe 
MinisterofEXTERNALAFFAIRSbepleasedto 
state:

(a) whetherthere is substantialconceni ration 
of Indian emigrants In Gulf countries;

(b) whether Indian missions and posts in 
these countries have adequate staff to kx>k after 
their complaints and grievances against their 
employers;

(c) the number of such complaints received 
dunng each of t^e last three years, mission- 
wise;

(d) the role played by the Indian missions/ 
posts in resolving the difficulties: and

(e)thenumberof cases in which recorKibation 
effortsfailed. thecontract wasterminatedbyone 
of the parties concerned and tfie emigrant relumed 
to India before completing the contract during 
each of the last three years, mission-wise?

TH E  M IN ISTER  O F  S T A T E  IN TH E 
M INISTRY O F  EX TER N A L AFFAIR S (SHRI 
R .L.B H A TIA ):(a )YesS ir.

(b) There are some inadequacies in staff 
strength.

(c) The information is being collected and will 
be placed on the table of the House.
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(d) Indian Missions/Posts in the countries 
concerned ascertain the conditions of Indian 
through information from the Indian community 
and Indian associations. As soon as a complaint 
is received immediate action is taken by the 
Mission concerned to contact the employers/ 
host Govemment to resolve the difficulties of the 
complainant. In case no reconciliation is 
possible, repatriation of the aggrieved Indian 
nationals is arranged.

(e) The information is being collected and will 
be placed on the table of the House.

Sardar Sarovar Project

5918. SHRI SUSHIL CHANDRA VARMA: 
Will the Minister of W ATER  R ESO UR CES be 
pleased to state:

1915(SAKA) 

reservoir formation;
Written Answers 2050

(c) the number of villages and families likely 
to be affected by the first stage storage of water 
in the reservoir; and

(d) the number of the endangered families 
have been shifted to far outside the first stage 
submergence?

TH E  M INISTER O F S T A T E  IN TH E  
MINISTRYOFURBAN DEVELOPMENT AND 
M IN ISTER O FSTA TEIN TH EM IN IS TR Y O F 
W A TE R  R E S O U R C E S  (S H R I P.K. 
THUNGON): (a) An expenditureof Rs.2287.94 
crores was incurred on the Sardar Sarovar 
Project in Gujarat upto the end of February, 1993 
against the approved estimated cost of 
Rs.6406.04crores (1986-87price level).

(a) the latest figure of expenditure incurred on 
the Sardar Sarovar multipurpose project in 
Gujarat and the latest estimate of the total 
exp>enditure to be incurred on the project;

(b) whether the Sardar Sarovar dam has 
started filling up water as the first stage of

(b) No. Sir.

(c) As per the approved implementation 
schedule of the project, the number of villages 
and families getting affected due to permanent 
pondage year-wise is an under:

Year
•
Gujarat Maharashtra Madhya Pradesh

Villages Families Villages Families Villages Families

Up<o

’93 monsoon 10 3019 5 649 - -

’93 monsoon 9 1481 10 900 1 45

'93 monsoon - - 11 763 16 1432

'93 monsoon - - - - 13 646

'93 monsoon - - 7 152 163 21057

19 4500 33 2464 193 23180
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(d) The number of families resettled upto 

December, '92 in each state are as below;

State Families Resettled

Gujarat 3973

Madhya Pradesh 943

Maharashtra qnR

[Translation]

Postal Advisory Committee in M.P.

5919 SHRI KHELAN RAM JA N G D E  Will 
the Minister of COMM UNICATIONS be pleased 
tostate:

(a) whether Post Advisory Committee has 
since been constituted in Madhya Pradesh: artd

(b) if so, the details of its composition and the 
criteria adopted in this regard?

T H E  M IN ISTER  O F  S T A T E  O F  TH E  
M INISTR Y O F  CO M M U N ICA TIO N S (SHRI 
S U K H R A M ):(a )N o . Sir.

(b) Does notarise.

[English]

Participation by India in UN Peace 
Keeping Operations

5920. SHRI RAM NAIK:
SHRI SUSHIL CHANDRA VARMA 
SHRIB. DEVERAJAN:

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state;

(a) the countries where India is participating 
in the UN peace keeping operations;

(b) whether India propose to participate in any

UN peace keeping operations in any country in 
thenearfuture;

(c) if so, the details thereof;

(d) the mode of arrangement to rrteet the 
expenses in this regard;

(e) whether tfte Government have recently 
cleared ttieir starxi that the UN peace keeping 
operations must be carried out only with the 
consent of the countries corx:emed; and

(f) if so, the response of other member 
countries including the US?

TH E  M IN ISTER O F EX TER N A L AFFAIRS 
(SHRI DINESH SINGH); (a) India is currently 
partKapating m the UN peace keepingoperations 
m CambocAa. Iraq^Kuwait. Angola. El-Salvador 
and Somalia.

(b) and(c). Irxlia has decided to participate in 
the UN peace keepingopcrationin Mozambique 
India has agreed in principle to provide three 
Companies for support operations arxJ some 
military observers arKi staff.

(d) The expanses of the UN peace keeping 
operations are met from the assessed 
contnbutionspayable by UN member countries 
Forttie present pfiaseotttieoperalionsnSomafca 
(UNITAF). f undngfor partKspation t)y devetoptng 
countries is being met from voluntary 
contrA)utions lottie Sonnalia Fund specially sel 
up forthis purpose.

(e) The Government of India on several 
occa.sions has reaffirmed their position that the 
UN peace keeping operations can only be 
undertaken on the basis of consent of the 
concerned parties Most recently, our position 
was restated in the debate at the 47th UNGA

(f) Most member countries of the UN regard 
the principle of consent as paramount for UN 
peace keeping operations
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Faci lities available at Airports [ Translation]
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5921. SH R ISAN AT KUMAR MANDAL: Will 
the Ministerof CIVIL AVIATION ANDTOURISM 
be pleased to state;

(a) whether his Ministry has examined the 
report submitted to the Chief labour 
Commissioner by the Director-General, Civil 
Aviation on facilities available at various aiiports 
for safe operation;

(b) if so. the specific recommendations for 
installing the various aids and the time limit 
made therein;

(c) the observations/sugger>tions, if any, made 
by the Chief Latx>ur Commissioner in this regard: 
aid

(d) the reaction of the Governmentthereto?

TH E  M INISTER OF CIVIL AVIATION AND 
TO UR ISM  (SHRI GHULAM  NABIA2AD); (a) 
Yes. Sir.

(b) to (d). The award of the Director General 
of Civil Aviation has been accepted by the 
Government and notified in the official gazette 
vide Ministry of Labour's Extraordinary 
notification No. L-1 lQl3/l/92-IR(Misc.)dated 
183.1993.

Telegraph Offices In Maharashtra

5922. SHRI VILASRAO NA GN ATH R AO  
G U N D E W A R ; Will the Minister of 
COMMUNICATIONS be pleased to state;

(a) whether the Govemment propose to open 
new telegraph offices arxJ modernise the existing 
ones in Maharashtra during 1993-94;

(b) if so, the details with locations thereof; and

(c) the expenditure likely to be incurred
thereon? *

TH E M INISTER O F S T A TE  O F TH E  
MINISTRY OF COM M UNICATIONS (SHRI 
SUKH RAM): (a) Yes. Sir.

(b) Five new Telegraph Offices at Manmad 
(Nasik District) Kothrud (Pune city), Bhosart 
(Punecity), Kudal(SindhudurgDtstt.)andPusad 
(Yeotmal District) are proposed to be opened 
during 1993-94 on availability of suitable 
accommodation. 455Tel@graph Offices detailed 
in Statement 'A' are proposedto be modernised 
during the same period.

(c) Expenditure likely totJeincurredforopening 
of New Telegraph Offices and Modernisation of 
existing Telegraph Offices in Maharashtra, are 
Rs. 10 Lakhs and 5.72 Crores respectively.

STATEM EN T

SNo. District No of Telegraph Offices 
Proposed for Modernisation 

duririg 1993’94

1. Ahmednagar 11

2 . Akola 14

a Aurangabad 31

4. Amravati 18

5 Bhandara 14
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S.No. District No. of Telegraph Offices 
Proposed for Modernisation 

during 1993-94.

6 . Bombay 1

7. Buldana 6

8 . - Chandrapur 12

9. Dhule 13

10. Garchiroli 1

11. Jalna 10

12. Jalgaon 36

13. Kolhapur 15

14. Latur 19

15. Nagpur 21

16. Nandad 18

17. Nasik 34

18. Parbhani 12

19. Pune 10

20. Raigad 23

21 . Ratnagin 22

22 . Sangli 12

23. Sindhudurg 10

24. Sholapur 48

25. Thane 27

26. Wardha 8

27 Yeotmal 9
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Tourism  Projects in Maharashtra

5923. SHRI DHARMANNA M CNDAYYA 
SADUL: Will the Ministerof CIVIL AVIATION 
AN D T  OU RiSM be pleasecHo state:

(a) the details of centrally sponsoredtourism 
projects cleared upto February 1993 and the 
amount provided therefore forthis period, project- 
wise; and

(b) the schemes likely to be cleared during the 
next two years 1993-94 and the amount likelyto 
be provided therefor?

AKA) Written Answers 2056

TH EM IN ISTER O FC IV IL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
The Central Department of Tourism has 
sanctioned 13 tourism projects/schemes 
amounting to Rs.203.18 lakhs to the state of 
Maharashtra during 1992-93. The details are as 
follows;

S. No. Neme of the scheme Amount sanctioned 
(Rs. in lakhs)

1. Tourist complex at Gandhi 
Samarak Ashram at Pune 25.59

2 . Tourist complex at Mahur, 
Dist. Nanded 26.26

3. Wayside facilities at

a)Dajipur(dist. Kolhapur) 5.44

b) Balapur(dist. Akola) 544

4. Visitor Reception Centre at Nagpur 
•

20.40

5. Tourist complex at Narsi, dist. 
Patbani 25.40

6 . Tourist complex at Lonar, dist. Buldana 26.47

7. Tourist complex at Shikar Shinganpur, 
dist. Satara 8.40

8. Purchase of tents for the State 20.00

9. Purchase of tents for Raigad 2.00

10. Purchase of Hovercraft 16.97

11. Purchase of Water scooters 12.40

12. Ganesh festival 3.41

13. Elephanta festival 500

203.18
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(b) The Government of Maharashtra has yet 

to submit project proposals alongwith detailed 
estimates torseeking financial assistance during 
1993-94.

Uttar Pradesh duhngeach of the las; three years; 
and

(b) if so, the reasons therefor?

IBRD Loan for Power Sector

5924. SHRIBOLLABULLIRAtWlAIAH;
DR. D. V EN K A TESW A R A  RAO:

Will the Minister of P O W ER  be pleased to 
state:

(a) wfietfier the Government have corx»ded 
the terms and conditions of the International 
Bank for Reconstruction and Oevek>pment in 
respect of providing toan for the power sector 
and any final package has been finalised in this 
regard;

(b) if so. the details thereof; and

(c) the latest position in regard to the 
implementatjon of ttw above package?

T H E  M IN IS TE R  O F  S T A T E  IN TH E  
M IN IS T R Y  O F  P O W E R  (S H R I P V 
R A N G A YYA  NAIDU): (a) to (c) WorkJ Bank 
has given certain suggestions to improve the 
financial health of the power sector. whk:h 
includes achieving the prescril>ed minimum 
rateof retumbythepowerutilities. reducing the 
outstanding dues of the Central Sector Power 
Utilities to an average of three months' billing 
and introduction of a rational tariff structure. 
These suggestions have been considered by the 
Government of India.

\Tran^ion]

Tourist Flow T o  U. P.

5925 SHRI RAJENDRA KUMAR SHARMA: 
Will the minister of CIVIL AVIATION AND 
T  OURISM  be pleased to state:

\* hethcr any decrease has been regetered 
IP -^iber of tourists visiting Uttaranchal area of

TH E  M INISTER O F  CIVIL AVIAT ION AND 
TO UR ISM  (SHRI GHULAM  NAPIAZAD); (a) 
According to the information av. ilable from the 
State Government, there not been any 
dechne in tourists visiting UttararKhal area of 
Uttar Pradesh during last th ee years.

(b) Does not arise.

Fruit and Vegetable based Industi ies in 
Khandwa District.

5926. SHRI M AHENDRA KUMAR SINGH 
TH A K U R : Will the Minister of F O O D  
PR O CESSIN G  IN D U STR IES be pleased to 
state:

(a) whetf>er the Government are providing 
any assistance to the Government of Madhya 
Pradesh for industries based on frurts and 
vegetables in Khandwa detnct;

(b) if so. the details of assistance provided 
dunng each of the last three years;

(c) whether some schemes are under 
consideration of the Union Government regarding 
tfie industries based on fruits arxl vegetables in 
this district: and

(d) if so. the details thereof'^

TH E  M IN ISTER  O F  S T A T E  O F TH E  
M IN IS T R Y  O F F O O D  P R O C E S S IN G  
IN D U STR IES (SHRI TA R U N  G O G O I): (a) to
(d). Ministry of Food Processing Industries in 
implementing Plan sctiemes for grant of financial 
assistance to the industnes based on fruits and 
vegetables. However, no such proposal has 
fc>een received tor grant of finarK:ial assistance 
for setting up of fruit and vegetables based 
industries in Khandwa District of Madhya 
Pradesh.



■-S-

2061 WrittenAnswers
[English]

CHAITRA 29.1915 (SAKA) Written Answers 2062
(b)to(d). Do not arise.

Post & Telegraph Facilities in Indian 
Enclaves in Bangladesh

5927. SHRIAMAR ROYPRADHAN: Will the 
Minister of COMM UNICATIONS be pleasedto 
state:

(a) the names of the Indian Enclaves in 
Bangladesh Territory where facilities of Post 
and Telegraph facilities have been provided as 
on December31.1992;

(b) whether there is any proposal to extend 
such facilities in any of these Enclaves during 
1993-94;

(c) if so, the details and names of Enclaves 
where these are likely to be provided; and

(d) if not, the reasons therefor;

TH E  M INISTER  O F S T A TE  O F TH E  
M INISTRY O F COM M UNICATIONS (SHBI 
SU KH RAM); (a) There Is no provision to provide 
post and telegraph facilities in Bangladesh 
territory.

[TranslatKm]

Transfer of Telephone Connections in 
Delhi

5920. SHRI ARJUN SINGH YADAV; Will the 
Minister of COMMUNIC AT IONS be pleased to 
referto the reply given to Unstarred Question No. 
3293on December 14,1992 and state;

(a) wfiettierthe requisiteinformation has since 
been collected;

(b) if so, the details thereof;

(c) if not. the reasons therefor; and

(d) the time by which it is likely to be collected?

TH E  M INISTER O F S T A T E  O F TH E  
MINISTRY O F COM M UNICATIONS (SHRI 
SUKH RAM); (a) and (b). Yes. Sir The 
information has beencollectedandlheassuranoe 
fulfilled on 15-2-1993. A copy of the 
impiementation report is enclosed.

(c) and (d). Do not arise.
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Power Transmission and Distribution

I

5929. S H R IR A M TA H A LC H O U D H A R Y : 
S H R ILALLB ABU R AI;

Will the Minister of P O W ER  t>e pleased to 
state:

details of the losses in various State Electricity 
Boards/Electricity Departments is given in the 
Statement.

Due to inadequate investments in the power 
distribution sector by the various utilities and the 
menace of theft/pilferage of energy, the T&D 
losses could not be reduced to the desired level.

(a) whether power transmission and 
distribution lossesare still twenty three per cent 
at present inspite of the efforts made by the 
Govemment to reduce the same;

<b) if so. the reasons therefor;

(c) whether the Govemment have reviewed 
the position in this regard; and

(d) if so, the details thereof?

T H E  M IN IS TE R  O F S T A T E  IN T H E  
M INISTRYOF POW ER (SHRI P V. RANGAYA 
NAIDU); (a) and (b). It is a fact that the 
transmission and distritxition losses in the 
country are about 23%. A statement given the

(c) and (d). The Govemment is seized of the 
seriousness of the problem and State Electricity 
Boards/Electricity Departments have been 
advised from time to time to give priority to 
system improvement/distribution schemes, and 
take effective administrative measures tocheck 
theft of energy whchhasbeenmadeacognizable 
offence.

Ottier measures taken to reduce T&D losses, 
interalia, include counducting energy audit by 
State Electricity Boards/Elecy. Departments to 
identify system elements responsible for 
excessive losses; formulation of system 
improvement schemes for strengthening T&D 
system both in rural and urban areas; and 
introduction of an incentive scheme for reducing 
T&D tosses.
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Tour Package for Kerala

5930.SHRIV S VIJAYARAGHAVAN: Will 
theMinisferofCIVILAVIATIONANDTOURlSM 
be pleased to state;

(a) whether the ITD C  has introduced any 
package tour programme for tourists visiting 
Kerala;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

TH E  M INISTER OF CIVIL AVIATION AND 
TO U R IS M  (SH R IG H ULA M  NABIAZAD); (a) 
and(b). ITDC operates a tour package of 8 days 
and 7 nights covenng various tourist destinations 
in the States of Tamil Nadu and Korala. The tour 
package is known as South Indian Bonanza 
Tour.

(c)Does notarise

Curtailment in Non-Plan Expenditure in 
ITDC

5931. SHRI LOKAN ATH CHOUDHURY; WiU 
the MinisterofCIVILAVIATION AND TOURISM 
be pleased to state;

(a) the details of Government instructior^s as 
have been received by ITDC Management from 
time to time for implementation particularly 
during the last three years for having strict 
economy in non-Plan expenditure;

(b) whether the Government have set-up any 
machinery/cell to ensure that their instruction 
have been observed in the ITDC; ar>d

(c) if so, the details of savings achieved in ttie 
expenditure in each unit/division of ITDC during 
the last three years till March, 1993?

TH E  MINISTER OF CIVIL AVIATION AND

Written Answers 2076

TO UR ISM  (SHRI GHULAM  NABI AZAD): (a) 
The instructions issued by the Government 
from time totimetottie ITDC Management retelo 
to observance of economy on entcrtainmf>i't 
expenses, reduction in telephone lines, T. A 
txidget. Consumption of petrol, etc.

(b) Periodic review of performance of ITDC is 
undertaken by the Government.

(c) ITDC has implemented the instructions for 
reduction of ttK! requisite numtter of telephone 
lines. ITD C  has also curtailed expenditure on 
foreign tours and entertainment expenses. As 
regards consumption of petrol, expenditure on 
this Items has slightly increased in view of 
increase in price of the petrol, etc.

Transmission Losses in DESU
*7'

5932. SHRI M ADAN LAL KHURANA: Wri! 
the Minister of POW E R tie pleased to slate

(a) whether the Delhi Electric Supply 
Urxlertaking 6  suffenr>g heavy kisses due to the 
obsolete transmission system:

I,
(b) if so, the details in this regard during each 

of the last three years; and

(c) the steps taken to update the obsolete 
transmisskjn system?

T H E  M IN IS TE R  O F  S T A T E  IN THE 
M IN IS T R Y  O F  P O W E R  (S H R I P.V 
RANGAY YA NAIDU): (a) DESU is not suHering 
heavy losses specifically due to the ot)solete 
transmission system.

(b) Does r>ot arise HI view of ttie reply to part
(a)atx>ve.

(c) DESU is aumenting/strengthening the 
tansmisskxi and distribution network at various 
voltage levels to meet tt»e growin^Wemand o< 
electricity, subject to the availability 
resources.
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Displaced Families by Bansagar in M.P. SC/ST Employees in Doordarshan. Delhi

5933. SHRI SUSHIL CHANDRA VARMA: 
Will the Minister of W ATER  RESO UR CES be 
pleased to state:

(a) the number of families being displaced 
due to the Bansaga r I rrigation Project of Madhya 
Pradesh and the number of families rehabilitated
sofar:

(b) the numberof families, residing on the land 
likely to be submerged by the project, shifted to 
Dtherplaces and the locations thereof separately’

(c) the numberof families still residing on ttie 
land likely to be submerged and the time by 
which they are likely to be removed from the 
above place and rehabilitated at other places;

(d) whether the construction of reservoir is 
slopped due to not shifting the affected families 
to otner places although the construction of dam 
has almost been completed; and

•
(e) if so, the reasons thereof?

T H E  M IN ISTER  O F S T A T E  IN TH E  
M INISTRYOFURBAN DEVELOPMENT AND 
MINISTER O F TH E STA TE IN TH E MINISTRY 
O F  W A TE R  R E S O U R C E S  (SHRI P.K. 
TH UN GO N): (a) to (c). Out of 23390families to 
be displaced due to construction of Bansagar 
Project, 5279 families which were likely to be 
atf ected by 6/92 have been shitted outside the 
submergence area. Out to this, 823 families 
have been shifted to model villages devekaped 
by the Project and remaining families have 
settled on their own. The remaining 18111 
families are scheduled to be shifted before 6/98 
i.e. the scheduled date of completion of the Dam. 
4960families have been paid rehabiWatk)ngrant

(d)No, Sir.

(e)Does notarise.

5934. SHRI N.J. RATHVA: Will the Minister 
of INFORMATION AND BROADCASTING be 
pleasedtostate:

(a) the number of General Assistants/Clerks 
working on daily wages in Delhi Doordarshan 
and the number out of them belonging to 
Scheduled Castes and Scheduled Tribes; and

(b) the time by which they are likely to be 
regularised?

TH E M INISTER O F  S T A TE  O F TH E  
M IN IS TR Y  O F  IN F O R M A TIO N  A N D  
BROADCASTING (SHRI K.P. SINGH DEO):
(a) 72 Out of them two belong to Scheduled 
Caste.

(b) A scheme for regularisation of casual 
workers, including General Assistants, in 
Doordarshan has already been framed by the 
Government in pursuance of the directions given 
by the Central Administrative Tribunal. Principal 
Bench, New Delhi. The implementation of the 
scheme has been stayed by the Central 
Administrative Tribunal for the present. The 
regularisation process as per the scheme will l3e 
resumed after vacation of the stay order.

[Tmas/at/on]

P.C.O. and Telegraph Services in Villages 
of Maharashtra and Gujarat

5935. SHRI VILASRAO M AGNATHRAO 
G U N D E W A R : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the district-wise number of post offices 
kx^ted in various villages in Mahare»thra and 
Gujarat where P.C.O., telegram and saving 
bank facilities are available;

(b) whether the Government propose to
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provide these facilities in all the rural post offices 
in Maharasthra and Gujarat in the near future;

(c) if so. the details thereof; and

(d) if not. the reasons therefor?

T H E  fVllNISTER O F  S T A T E  O F T H E  
f^lN iSTR Y O F  CO M M U N IC A TIO N S (SHRI 
SUKH RAM): (a) The district-wise number of 
post offices located in various villages in 
Maharashtra and Gujarat where P.C O.. 
telegram and savings bank facilities are available 
is given in Annexures ‘A ’ and ‘B ’ respectively.

offices. Government have planned to provide 
telephone facility to all the panchayat villages 
including those of Maharashtra and Gujarat 
progressively by31.3.1995subjecttoavailability 
of resources. The post office is one of the 
suggested locations for installation of such 
telephone facility.

Telegraph: Based on the demand and the 
need, these facilities will be provided 
progressively. However. 195 such post offices 
hiave tieen identified in Mahareishtra for provision 
of Telegraph facility during the 8 th Five Year 
Plan.

19,1993 Written Answers 2080

(b)to(d). P.C.O..NO. Sir. There is noseparate 
plan to provide telephone facility in all the post

Savings Bank:M\ post offices in the villages 
of Maharashtra and Gujarat are having Saving 
Bank facility.
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FAK E Sanction of Telephones

5936. SH R IBO LLA BULLI RAMAIAH; Will 
the Minister of COMMUNICATIONS be pleased 
testate:

(a) whether inquiry conducted byC.B.I.into 
the take sanctions tor cut ot turn telephone 
connections has been completed:

(b) if so, the details thereof; and

(c) the action taken against the persons found 
guilty?

TH E  M INISTER  O F S T A T E  O F TH E  
M INISTRY O F  CO M M UNICATIONS (SHRI 
SU K H R A M ):(a )N o.S ir.

(b) and (c). Does not arise in view of (a) above.

[ Translation]

Postal Facilities in Districts of Gujarat

5937. SHRI N.J. RATHVA; Will the Minister 
of COM M UNICATIONSbe pleased to state:

•
(a) whetherthe facilities of National Savings 

Certificate Kisan Vikas Patras and other saving 
schemes are available in all the post offices 
particularly in tribal areas of Gujarat;

(b) if not. the reasons therefor;

(c) whether the Government have received 
any complaint in this regard: and

(d) if so. the steps being taken by the 
Government to provide these facilities In each 
of the post offices, located in tribal areas of 
Gujarat?

THE MINISTER OF STA TE  OF I HE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Sir, in the entire Gujarat.

particularly the tribal areas. National Savings 
Certificate/Kisan Vikas Patras & other Savings 
Schemes are available in all Head Post Offices, 
all other category of departmental Post Offices 
where there is demand and justification for 
these. Monthly income scheme and National 
Savings Scheme. 1992 are operated through 
Head Post Offices and Departmental Sub Post 
Offices. PPF is available in Head Post Offices 
only. However, facility of collection of investment 
and payment is available in all Branch Post 
Offices.

(b)Does notarise.

(c) No complaints have been received.

(d)Does notarise. 

lEng/ish]

U.S. Investment in Power Sector

5938. SHRI BOLLA BULLI RAMAIAH:
DR. D. VENKATESW ARARAO:

Will the Minister of POWER be pleased to 
state:

(a) whethera United States delegation visited 
India during February. 1993to explore avenues 
for investment in power sector:

(b)if so. the details thereof;

(c) whether any agreement has been reached 
inthis regard: and

(d) if so. the details thereof?

TH E  M INISTER O F  S T A TE  IN TH E  
M IN IS TR Y  O F  P O W E R  (S H R I P.V. 
RANGA YYA NAIDU): (a) to (d). While no US 
Delegation as such visited India in February.
1993, representatives of private companies 
groups from the USA interested in availing the 
new opportunitios of investing in power sector 
have been visiting India from time to time to
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discuss investment possibilities, intendments 
have been received from 19 U.S. companies 
(incl. N R Is) for setting up a capacity of 11.112 
MW  at an estimated cost of Rs.30,523crores.

Air Crash. Imphal

5939. SHRI RAM NAIK: Will the Minister of 
CIVIL AVIATION AND TOURISM  be pleased to 
state:

(a) whether the enquiry held in the Indian 
Airlines Boeing737crash near Imphal on August 
16.1991 has submitted its report to the Director 
General of Civil Aviation andthie National Airport 
Authority.

T H E  M IN IS TE R  O F  S T A T E  IN T H E  
M INISTRY O F  E X TER N A L AFFAIR S <SHRI 
R.L. BHATIA): (a) and (b). A large number of 
foreign countries esp>ecially in the Gulf region 
seek tt«  services of Indian doctors. They are not 
necessarily recruited through Government as 
they use the services of private agencies. 
However, official requests have been received 
from the following countries:

(i) Libya - Their request is under consideration.

(ii) CamtxKJia - This request under the Indian 
Technical and Econom ic Cooperation 
Programme (ITEC) is for the replacement of an 
Indian doctor who hascompleted his assignment.

(b) if so. the salient features thereof and when 
the report was submitted; and

(c) the steps taken/proposed to be taken to 
implement the recommendations?

TH E  M INISTER O F  CIVIL AVIATION AND 
TO U R IS M  (SHRI GHULAM  NABIAZAD): (a) 
Report of the Court of Inquiry has been received

(b) and (c). The report was received on 
30.4.92. The report alongwith Government s 
decision onthe findings and recommendations 
have t>een placed in the Parliament House 
Library vide Index No 363.12465R N -1

[Transtation]

Doctors to Foreign Countries

5940. SHRI RAJENDRA KUMAR SHARM A: 
Will the Minister E X TE R N A L AFFAIR S be 
pleased to state:

(a) the names of the countries which have 
demanrlof i tfie services of Indian doctors dunng 
the last year;

(b) whether thr Govemment have given its 
consent on this; anfi

(c ) if so. the crite na followed in this ron;i i <■( ?

(iii) Zambia-The services of 111ndian doctors 
under the Indian Technical and Economic 
Cooperation Programme (lE T C ) have t>een 
requested. This request is t>eing processed

(c) tfie critenal prescritsed for deputing Indian 
Expcrts irxHuding those under Indian Technical
& Economic Cooperation Programme is 
contained in the consolidated instructions on 
foreign assignment issued by the Deptt. of 
Personnel & Training.

Also, assistance is given to foreign 
governments upon request in recruitir>g doctors 
lor service in their countries

( Translation]

SHRI RAM VILAS PASW AN (Rosera): Mr 
Speaker. Sir. I would like to draw your attention 
to a very important issue. On the 7th April, fire 
was opened on the students of Aligarh Muslim 
University. That day also I have said in the 
House that the law and order situation is very bad 
though there is President’s Rule in the State and 
the administration is prejudiced against the 
minorities and the people of weaker section. On 
the 7th April, ttie police entered the campus and 
opened fire at the students killing two of tt>em. 
Some of the injured students have t>een



hospitalised in the All Inida Institute of Medical 
Sciences. That incident could have been 
averted. When two students were crushed to 
death a track, it was natural forthe students to 
tsecome angry. But this does not meanthatthe 
police should open fire at students without given 
any warning. Wecondemn the mannerin which 
the police acted. It is not an issue of any political 
party. We demand the Government to make a 
statement on it. the S . P. or the other officers of 
police and administration who are responsible 
for its should put under suspension and arrested. 
Government should also pay compensation of 
Rs. 5 lakh to the r̂ ext of the kin of the each victim. 
This is what we demand from the Government.

SHRI M OHAMM ED ALI ASHRAF FATMI 
(Darbhanga); Mr. Speaker, Sir. I had given you 
a notice on the issue raised by Shri Ram Vilas 
Paswan. I had been a student of that University 
for 11 years. No such incident had ever taken 
place in Aligarh Muslim University. The police 
officials tortured the students to death and then 
fired shots at them. You must be knowing that 
four students have been killed there; 18 other 
injured are admitted at Aligarh and the All India 
Institute of Medical Sciences. Mr. Speaker, Sir, 
the Vice Chancellor had not allowed the police 
toenterthe University Campus. But even then 
the police entered the hostel. It may t>e seen that 
there had been no confrontation with the police. 
But the atrocities by the police and the 
administration have crossed all limits. I would 
like to request the Government to reply as to why 
did such an incident take place there? Why the 
police are creating unrest there? The University 
has now been closed for two months. The hon. 
Minister of Horn Affairs should make a statement 
on it. It istotally a residential University. Today
14 thousand students have been compelled to 
leave for their homes. The guardians and the 
students are suffering in this way. Through this 
august House I would like to put forth certain 
demands. First, the police should not enterthe 
University campus without prior permission of 
the Vice-Chancellor. Secondly, only two families 
of the killed students have been paid 
compensation so far. So I would like to urge upon 
the hon. PrimeMinistertoprovidecompensation
from his own fund for those two students who
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were crushed to death. Those who are injured 
should also be paid compensation. Thereafter, 
the officers, the D M. and the S.S.P. who are 
involved in this case should not merely be 
transferred but stringent action should also be 
taken against them by Govemment. The traffic 
which passes through the campus should be 
diverted through a by-pass. Mr. Speaker, Sir. 
arrangement should be made to open the 
University immediately. If the University is not 
opened, the students will have to lose one year.
I, ttierefore, would like to requestthe hon. Minister 
of Home affairs, through you, to respond to this 
matter and make a statement in the House.

SHRI ANNA JOSHI (Pune); I also support it.

SHRI MOHAMMAD ALI ASHRAF FATMI: 
Mr. Speaker, Sir, reply should t>e given in the 
House.

SHRI ATAL BIHARI VAJPAYEE (Lucknow): 
Mr. Speaker, Sir, I wanted to seek your 
permission to raise another issue but before 
that, I would like to say one thing about the 
Aligarh Muslim University. Aligarh is one of 
those few cities where no riots took place during 
the last disturbances and the people of aligarh 
and local administration were congratulated for 
it. Now an incident has taken place there. Two 
students have been crushed to death by a tmck. 
This made the students angry. Many fingers 
have been raised on the polk:e for its behaviour 
afterthe incident

Mr. Speaker, Sir, it is a Central University and 
Uttar Pradesh is underthe President’s Rule. 
The hon. Minister of Home Affairs may kindty be 
directed to make a statement in this august 
House and the House should also have a brief 
discussion on it it necessary. If students have 
been killed the arrangement for compensation 
should be made. If the police have used force it 
should also be investigated into. It is necessary 
that all the aspects of ttie Aligarh incident should 
come before the House and a statement should 
be made there on.

ButMr. Speaker, Sir. I wanted to raise anottier 
issuehere. I hadgivenanotk*otan Adjoumnwnt
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Motion.. (internjptions)M right, you should 

give me an opportunity afterthat. (intemiptions) 
Now I am being compelled to seek opportunity 
from him.

SHRI MOHAN SINGH (Deoria): Mr. Speaker. 
Sir, the hon. Minister of Home Affairs had gone 
there on the 10 th and given an assurance to the 
students there. The students had also visited 
Delhi on 14th. One and half thousand students 
were arrested and detained in the Ambedkar 
Stadium. They were not given any foodorwater 
fortwodays. Notonlythis,thel3art)arict)ehaviour 
of the police with students on the way virtually 
deservestobecondemed. This issue is not now 
confined to Aligarh alone. All the students in 
Aligarh have threatened to launch on agitation. 
Moreover, many students organisation have 
warned that if the govemment does r>ot pay due 
attention to it, entire Uttar Pradesh will be hit by 
students agitation. Therefore, the hon. Minister 
of Home Affairs should make a statement in this 
august House immediately and the next of kin of 
the killedstudentsshouldbe given compensation 
soon. The injured students should also be 
provided adequate compensation and the 
University should bo opened immediately. 
Moreover, action should be taken soon against 
all those officers who are responsit>le for it. This 
IS what I demand through you from the 
Govemment.

[English]

MR. SPEAKER; Is the govemment interested 
in responding The Ministerof Water Resource 
and Minister Parliamentary Affairs (Shn 
Vidyacharan Shukla): We will certainly make a 
statement on this.

12.08hrs.

RE BOM B B LA S T IN BOM BAY 

( Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow): 
Mr Speaker Sir, I had give you a notice for

Adjournment Motion, but you did not accept it. I 
accept your decision. The House could not 
transact any business for many days, therefor. 
I am not interested to interrupt the business of 
House today. Our interest is only that the 
Govemment should make an official statement 
Ijefore the House on the Bombay bomb blast on 
the 12th March. When we were not transacting 
ourtxjsiness anti-India, anti-nationalforces were 
busy in their nefarious activities. The R . D. X, is 
being imported on a large scale from foreign 
countries. If we believe Maharashtra Chief 
Minister, Shri Sharad Pawar, exsplosive 
substances that were brought to Bombay have 
taeen sent some other States wfiere they may l5e 
explodedany time, what information has reached 
the government in this connection?

The Hon. Prime Minister had assured to find 
out the hands and the brain behind the bomb- 
blasts. Have all those who were behind these 
blasts been identified? Have the Government 
been able to identify the brains behind it?

In this connection the contradictory statement 
of some hon Ministers have created great 
confusion. No one knows as to how does this 
Govemment function '> 7

The next day afteithe incident hon Minister 
of Home Affairs had said in ttie Upper House that 
it was an international conspircacy But when 
Shn Advani point out that the needle of suspickjn 
points towards the I S . I, the House did not like it 
and he was asked as to how can he jump at such 
a conclusion so early. But the same thing has 
now been repeated by the Maharashtra Chief 
Minister.

But the Minister of External Affairs said 
something different in Lucknow. I do not know 
whether it was the influence of Lucknow or....

SHRI MOHAN SINGH (Deona): You represent 
thatconsituency.

SHRI ATAL BHIHARIA/AJPAYEE: Yes, that
IS why. lamtalkingof Lucknow. Thestatement
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made by the Minister of External Affairs 
yesterday gives impression that no concrete 
evidence has so far been found against 
Pakistan....

(interruptions)

He can clarify his stand later on as so many 
Ministers have to clarify their position.

Shri Rajesh Pilot has stated that Pakistan is 
behind these blasts. Shri Sharad Pawar has 
also expressed the same view. There are so 
many questions which are yet to be answered. 
Who is beind it? What is the evidences that has 
so far been gathered by the Government? What 
progress has been made into the investigations? 
Wheref rom thses explosives have t>een brought 
to Bombay? Havetheyfoundtheirway to Bombay 
from Gulf countries? Which is the gulf country 
from where these have been brought? Is it 
Dubai? How far Pakistan is involved in it?

It IS a fact that a Khalistani was an̂ ested before 
Bombay blasts who had admited in a statement 
that they had been preparing for it for quite some 
time. We receive all sucf înformation through 
the newspapers. The House was not in session 
duringthepastfewdays. It is meeting to day after 
a recess. We would like to have a full-fledged 
statement from the Government on the Bombay 
blast and the investigation made so far in this 
regard? House can also discuss this incident 
later on. (interruptions)

[English]

SHRI RAM KAPSE (Thane): Actually my 
consituency Thane did not have a signie riotfor 
the last few weeks. Now, day after day. 
consignment of RDX is being smuggled into 
Mumbra, Thane and Chelakrik. It is a daily affair. 
The whole gang of smuggler is working. We had 
given a notice to the Government a 8 year back 
that smuggling is going on,like that. Mr. 
Chandrasekhara Murthy told here last month 
that they have no information. But it did not bnng 
any privilege Motion because I did not want to

behave in such a manner.

But, 1 have a definite information tfiat Central 
Leaders, State Leaders of Maharasthra and the 
smugglers have come together and are doing all 
these jobs.

I have given a notice, please allow me. The 
State Leaders, the Central Leaders of 
Congress... (Interruptions).

THE MINISTER OF WATER RESOURCES 
AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VIDA YCHARAN SHUKLA); It 
is very unfortunate that such unsubstantiated 
and wrong allegations are being hurled on people.

SHRI RAM KAPSE: I will name the person. 
He is in the Central Cabinent. You be prepared 
for it.

SHRI VIDYACHARAN SHUKLA: The 
investigation in this matter is at a very sensitive 
state and the investigation is t>eing pursured with 
full vigour and with greatest speed. All the 
agencies at our command are aid it. 
(tnterrup tions)The re  might be speculations: 
there might be allegations, and there might be 
conjucturers. And, when the Government comes 
out with any statement, it will have to be based 
on facts and whatever information we receive, 
we will have to see that any information which is 
revealed by us should not impede or should not 
hinder the proper investigation and also catching 
the culprits. So a proper time will be taken by the 
Govemment to reveal the information. But until 
we reach that point, we shall dont do that. We 
shall certainly keep the House properly informed 
and we will also like to take the House into 
confidence. But the stage will have to be 
determined at which we can come out with a 
statement until then I request the House to l>e 
indulgent with us so that we can complete the 
investigation and catch the culprits properly.

%

[Translation]

SHRI LAL K. ADVANI (Gandhinagar): Mr.



Speaker, Sir. this incident took place in Bombay 
on 12th March. If Shri Shukla had made this 
statement on 15th. 16th or 17th the House would 
have certainly waited for some more time. But 
five weeks have passed since then. Much has 
been published in the world newspapers during 
this period of five weeks. The Pakistani 
representatives come to India and levelled 
allegations against us. They sakl that Memons 
were there in our own homes and we were 
blaming them. The people who made thse 
allegations include Chief Minister of 
Maharashtra, Union Ministers. Ministerof Home 
Affairs alongwith Opposition leaders. And now 
after a period of five weeks a Government 
representative says that they would not issue 
any statement at this juncture because it could 
affect the investigations.

Mr. Speaker. Sir. I am totally unsatisfied with 
this statement because all the developments 
show that Government had tseen very lethargic 
or had shown tardiness in the matter

It fiad come to knowtedge on ttie same day that 
Monnons were involved in It tHit I fail to understand 
as to why Islameibad was intimated on 23rd and 
why Pakistan was given a chance to say that 
they were not informed. I do not know much Ixit 
Government should inform the house as to when 
it contacted Dubai and Islamabad about it and 
what was their reactions? What is the present 
position? There may be some facts which can 
even now t>e pursued by the Government and 
Government would not like to take us into 
confidence in certain aspects. But it is wrong to 
remark that it can affect investigations 
partk:ularly at a time when news in this regard 
are taeing published throughout the world.

One Minister states that Government has no 
coTKrete evidence while the other says that 
Government has rwcorKrete evidences while 
the other says that Govemmern is in possesskm 
of concrete evidences. In this way I think the 
demand of Shri Vajpayee is justified and 
represents tfie feebngs of all thte Memt>ers of the 
House and the House should be taken into
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confidence. Some facts regarding whk:h 
Government thinks.

[English]
We are hot on that trial and therefor they need 

not be shared. I can understand that. But the 
basic facts must be shared with the House.

SHRI LOKANATH C H O U D H U R Y 
(Jagatsingpur): Afterthe Bombay blast, there 
are two aspects. There is a Pakistani aspect 
which has been raised. I am not touching that. 
But the other eispect is out secunty arxJ stability

Every day it is coming in the newspapers that 
ships carrying arms and ammunition are being 
intrercepted on some coasts. It is also coming 
in the newspapers that customs offk;ials are 
involved in carrying arms; itisalsocomingintlie 
newspapers that Mr. L.T. Arora. who is the 
Additional Commissioner of Customs and 
Excise, was transferred to Allahabad. 
Previously, he was in Bombay. That gentleman 
was tt^re: fie got about Rs. 180crore from tticse 
smugglers. For that, he was transferred to 
Allahabad. Nowitha^appened I do not know. But 
he wrote to the Bombay police before the blast 
that arms and ammunition were coming in a big 
way.

MR. SPEAKER: You are going into the 
details

SHRI LOKANATH CHOUDHURY: No. Sir 
Mr. Arora was called by the Bombay police lo 
help them in the investigation. Before be went 
there, he was not allowed to open his mouth at 
Allahabad Therefore, these forces whk;h are 
engaged in smugghng and destabilisations, how 
long are you allowing them to have an upper 
hand? They have to cow down our offKers. All 
tfiese things are taking place.

So, the Hoqse has every nght to express its 
concern for our security when such news are
coming; and tfie Government have delayed this.
Leave aside Pakistan: that is a diplomatic



questions; we will have to deal with it in some 
other way. Will the security of our country, 
stability of our country, be protected from the 
hands of these people? Has the Government 
taken noteofthesefacts which aremoreinportant 
than what is appearing in the press? Itshowsthat 
the Government gives a Nelson's eye to it. 
Nothing is happening and different people are 
making different statements.
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Therefore. I demand that the Government 
should come out clearly on these issues 
especially arms smuggling, all that happened 
after the Bombay blast. It is a danger to the 
country; it is a danager to the country’s stability. 
The Government should note it.

[Translahon]
SHRI CHANDRA SHEKHAR (Balia): Mr. 

Speaker, Sir, I fully endorse the views expressed 
by Shri Advani. After quite a lor^ time, I have got 
anopportunitytobefully in agreement with him. 
The questions raised by him on this issue are 
quite relevant. The Ministers are giving 
statements outside the House but are not making 
any inside the House. (Interruptions)l am at a 
loss to understand it. One Minister makes a 
statement that Pakistan is t>ehind these blasts, 
while the other says that nothing concrete canbe 
said at this point of tirr̂ e. But the more important 
issue is this that spokesman of Pakistan says 
that Indian Government has given report about 
involvement of Memonsbrothers on 23rdbut our 
Government maintains silence. Why this 
information was not given? Is it also likely to 
create any hurdle in the way of investigation? 
Such things not only adversely affetthecredibiWy 
of the country but also raise doubts in the minds 
of the people. It gives an impression that 
Governnr̂ ent is not vigilant even in such serious 
matters. Mr. Speaker. Sir, such confusing 
statements by the Govemment can make the 
matters more grave. I thir>k Govemment shoukl 
clear its stand on some important issues raised 
by Shri Advani. Mr Speaker, Sir. I do not know

whether rules permit it or not. I have never read 
rules— butlwouklNketosubmit with due respect 
that you too have some responsibility to ensure 
that parliamentary traditions and practices are 
followed. Youshouldalsoshowtherightpathto 
the Govemment.

SHRI RABI RAY (Kendrapara): Mr. Speaker 
Sir, endorsing the views expressed by Shri 
Chadra Shekhar. Shri Atalji and Shri Advani, I 
would like to make one point. Is it not the 
collective responsibility of the Government? 
Three-four Ministers are issuing different 
statements which create suspicion in the minds 
of the people. Shri Rajesh Pilot and Shri P.M 
Sayeed are both Union Ministers. Both have 
held Pakistan responsible Former Defence 
Minister arnj Chief Minister Shri Sharad Pawar 
has also held Pakistan responsible during 
Surajkund Sessk>n. Shri Oir>esh Singh is yet to 
issue a clarifk;ation on it. Newspapers have 
reported that there was every possibility of 
breaking out of war between India arxl Pakistan 
overthe issue ofMemonbrothers. ButthelrKhan 
Ambeissador in Amerk» played a mediator and 
helped in averting tNs war. We have read such 
reports in the newspapers but Govemment is 
maining silence in this regard. It seems that 
Govemment has forgotten the prirKipal of 
collective responsibility and each and every 
minister is working indeperKfently. Everyone is 
free to issue his own statement on the securit of 
thecountry. I do not know whetherthere is an 
evidence or not. I woul like to request you to 
direct the Govemment to issue a statement on 
it before the House rises for the day so that 
people are satisfied.

SHRI RAM NAIK (Bombay North); Mr 
Speaker, Sir, this involves the security of the 
country as well as of citizens sirK:e I bek>ng to 
Boml>ay. so I would like to draw your attention 
towards it. (Intmjptions)
lEngHshl

MR. SPEAKER: This should rwt become a 
full fledged discussion on this sub|ect.
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[Translation]

SHRI RAM NAIK; Maharashtra Assembly 
held a long discussion on this topic. It is illogical 
to say that issue which can be discussed in 
Maharashtra Assembly cannot be discussed 
here. One more aspect is being added to it. Along 
with smugglers and Pakistan, cine world is also 
being associated with it. In Maharasthra, the 
pictures of a particular person are being 
boycotted... (Intcn-uptions) I am not n-»entioning 
the name of any person, (mtenvptions) I am not 
doing it intentionally because I would like the 
Government to clarify it, I only want to point out 
that such people are linked with it. I have come 
from Calcutta and such discussions are going 
on In Calcutta also. Whatever has happ>ened in 
Calcutta that is also very serious. Therefore, 
House should hold a discussion on this topic and 
Government should first make a statement on it.

I English]
SHRI SAIFUDDIN CHOUDHUR Y (Katwa); 

Sir, investigations are conducted to brmg out the 
truth and it should be conducted in such a way 
that it will get an understanding that the things are 
moving in a right direction. But the way the 
present investigation is moving, is creating 
more confusion and creating ground for many 
kinds of wrong impressions to be set in the 
minds of the people. So, we want know 
categorically, without hearing the aim that this 
investigation has. that how far we have succeded 
in the arriving at the truth at̂ out the whole affair 
in and also what steps are being taken, as this 
has the international ramification, Not aonly on 
our country. Our agencies can do much in this
• we have to have coordinated activities with 
other internal agencies, we have to have 
interaction with other countries. Then what are 
we doing on this? Without sut>vertingthe needto 
unearth the truth, the Government should give us 
a clear view as to what success they are going 
to achieve on this. Different kinds of statements 
will surely create confusion in the minds of tfie 
people and it appears that ultimately truth will not 
be revealed in this matter. And if that impresskm

goes in the minds of the people, that will t>e very 
harmful and that will be exploited by the enemies 
of this country. So. I demand that the Government 
should tell us today in this House concretely how 
much progress has been made in the investigation 
and what kind of support they are getting from the 
countries whom they have approached and also 
from the intemationi agencies who should give 
all help in this matter - such a serious devastaion 
that had been caused by the enemies of our 
country.
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I want to have a statement today in this House 
from the Government.

(Translation]
KUMARI MAMATA BANERJEE (Calcutta 

South); Mr. Speaker. Sir. Calcutta incident is as 
much serious as that of Bombay. More than 
hundred persons ha ve died in tfie txxnb explosion 
in Cak;utta also. Thereafter, we made a demand 
to conduct a CBI inquiry into the incident and 
refer the case of INTERPOLE, but nothing of the 
sort has been done so far. Shri Rajesh Pilot 
visitedthero and made astatementttiatthe State 
Government was doing well. I woukJ like to know 
from the hon. Minister of Home Affairs whether 
any investigation is tjeing done by tfie Central 
Government in this regard. (Interruptions) If the 
hon Home Minister visits the place and makes 
a statement that tfie State Government had one 
wefl. a doubt would naturally come to one’s mind 
that the leaders of the C.P.fv .̂ are tyring to 
supress the whole matter. (Interruptions)Sir. 
what IS true....

[En̂ish]
(InterTuptions)Sn. if I am not correct, anybody 

can bring a pnvilege motion against me.

ITranslation]
It is a senous rnatter (Interruptions) Please

don't make a noise. The Chief Minister of your 
state is also involved in it. (Interruptions) I will 
not go there. By remaining here I will fight you.



lamnotpreparedtogowiththem. Iwouldfight should also include the blast in Calcutta. Thank
them here itself. you.
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It is matter of regret and a serious thing that 
these people did not pay any attention to it. 
Nothing is being done about the death of more 
than 100 persons in the bomb explosion. Only 
one person has been arrested so farand he has 
l)een given a V.I.P. treatment in the jail. The 
Government has not taken any action against 
him. I would like to request the Central 
Govemment to conduct an inquiry by CBI and 
refer the case to INTERPOLE. Stem action 
shouM k>e taken against the culprits otherwise, 
SI nuggiers in tandem with politicians may create 
dangerforthewrK)le country. I raise my voice for 
this in this august House for taking strkrt action 
against the person involved in it irrespective of 
theirparty affiliations.
» [En̂ish]

SHRIINDER JIT (Darjeeling): Mr. Speaker. 
Sir, I support broadly the demand forastatement 
from the Govemment on the Bombay blasts. I 
think it is only fairttiatthe Govemment takes this 
House intoconfkjerK̂ e whoutof j^ppardisingthe 
investigatmn process. But some such statement 
out to come, more partkjulariy in the context of 
certain contradictory statements appearing in 
the newspapers. There may not be actual 
contradiction. But what appears in the 
newsp£M3ers gives an impresskm that there are 
two orthree different versions.

in addition to this, I would strongly urge a 
statement also on the mega blase in Calcutta. I 
wouki like to know whether any national security 
is involved. Nothing seems to be happening in 
this particular investigation in regard to the 
Calcutta blast. I support my young collegue's 
demandforaC.B.I. enquiry into this because we 
suspect that the national security is involved; 
National security seems threatened because 
this mega blast took place Barely 20<) yards 
away from the police headquarters.

IthinkthisisasefkHismatterarKlltiestalement

SHRI P.C. CHACKO (Trichur): Sir, it is most 
unfortunate thatavery serious subject on wliich 
the whole natkxiisconcemed, is being discussed 
inamanner like this. Hon. Member Shri Vajpayee 
has given notice for Adjournment Motion. On 
speaking on that, I at least expected that hon. 
Vajapyeeji will at least compliment the State 
Governments, especiallyttie State Govemment 
of Maharashra, who conducted the enquiry in 
such an exemplary manner. (Intemjptions) 
Please hear me for a minute.

The hon. Minister for Partiamentry Affairs 
has said that it is so sensitive an issue that this 
Govemment may be allowed to continue this 
enquiry arxj come with allinfomiation before this 
House at an appropiiate time the stockexchange 
in Bombay - where the blast took place - within 
24hoursbusinesscouMie-start. Whenasimilar 
incident happened in New York’s World T rade 
Centre, for 15 days the business did not take 
place there.

Whatever are our political difference, we 
should agree that the steps taken by the State 
Government have instilled confidence in the 
minds of the people. Should we not support the 
steps taken by theStateGovemment.

Lhri Ram Naikand Shri Ram Kapse sakithat 
RDXarKJotherexplosivesarebeingfound. It is 
true. It is not anylxxi/s private informatkxi. The 
Govemment agencies are taking necessary 
steps. Weare reading all this from newspapers. 
The entire police machinery, the entire 
investigating agencies are doing an exemplary 
job.

MR. SPEAKER: Please conclude.

SHRI P.C. CHACKO: Sir. I shall conckide in 
a minute.

A very useful enquiry is being conducted in 
the national interest not only regarding one
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particular incident by the entire tiling. The hon. 
Minister for Parliamentry Affairs has said that 
after collecting all infomiation. this House will tse 
informed.

Even the Prime Minister has taken up this 
issue at the SAARC level. Pakistan was 
requested to give all the information, and this 
shows the seriousness Govt, attach to this.

MR. SPEAKER: We are not discussing it in 
detail. Whether we discuss it or not. that is the 
point

SHRI P .C CHOCKO: You know'/ery well that 
an impression and being created b;. responsible 
Members that there are contradictons in the 
Government stand. It is not correct. Shr Chandra 
Shekhar Ji has also said it. I wnt to calrtfy that 
I find no contraduction from the side of this 
Govemment. There was no contradictory 
statement

Not only this august House is concerned about 
whatever has been said here but also the whole 
country is concerned about this. The most 
important thing is thatR.D.Xandotfierexpkisives 
are smuggled on such a large scale in the 
country and the Government is quite unware of 
it. It isamaner of concern tiecause anything can 
happen with the security to disrupt peace and 
order arxl create an explosive situation in the 
country. This type of incidents still take place 
and it is rK>t confined to Boml)ayak>ne. Weread 
in newspapei's that R. D. X was found in Meerut 
ar>dotfierparts of Uttar Pradesh. Even then the 
fion. Minister of Pariianientary Affairs denied it. 
He says that when the inquiry is completed 
everyttvngwiUt>ecome clear. But fiow to remove 
tfieconcem of people At least the hon. Minister 
of Home Affairs should make a statement that 
some concrete steps have been taken so that 
such incidents do not occur please say as to 
wtiat steps have t>een taken by the Govemment 
in this regard.
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Sir, if you go into the details, you can find that 
the statements issued by various Ministers 
were is conformity in spirit.

SHRI ANNA JOSHI (Pune): Let the Minister 
explain it; (intem̂tion)

SHRI P.C. CHACKO: So.in view of this, I want 
leaders of all oppositk̂ n parties to be a little more 
restraint on this issue. This is not an issue on 
which we can think of making political capital.

We have to be more restraint. We have to 
cooperate with the Govemment.

I fully endorse the stand ttiken liy the Hon 
Mintstrerfor Parliamentary Affairs, "’ his House 
may allow this Government to continue this 
enquiry and come before tfiis House with alt the 
facts.

(Translation]
SHRI CHANDRA JEET YADAV (Azamgarh): 

Mr. Speaker. Sir. I would like to speak in brief.

Sir, Just a few years ago we read in the 
newspapers that three sfiips equf>ped with arms 
and amrrHjnition have arrived mBomt>ay. When 
didtfiey leave Oubai through which routeandto 
which distination they are sailir>g and the steps 
being taken in this regard. All this is appeanng 
in the newspapers. We are reading all this in the 
newspapers arKl tf>e hon. Minister is saying that 
he cannot make a statement now.

Sir. the second thing is that Pakistan has 
stated officially that the information given by the 
Govemment of India to arrest Memon Brothers 
IS rK>t adequate and on basis of that information 
It cannot tracce out them The Govemrrient also 
failed in this regard. Sir, yesterday I was in 
Lucknow. The statement made by the hon 
Minister of External Affairs caused concern. 
(Intenvplions)

Sir, it IS necessary that the hon. Minister of 
External Affairs makes a statement on that (Interwptions) the statement made by Shri 
Rajesh Pik>t. Television and through A. I. R 
Pakistan hada hand in it. (tntenuptions)
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[E n g fe /i]

MR. SPEAKER: Let us not make ita regular 
debate. (Intemjphons)
[ Translation]

SHRICHANDRAJEETYADAV; lam saying 
that

[English]
t)ecause of the conduct of the Government 

and because of the conduct of its Ministers, a 
message is going in the country that the country’s 
security is not safe and that is the major issue.

[Translatiori]
V Therefore, I demand that the hon. Home 
Minister should make a statement now and 
thereafter. (Intenuptions)

THE MINISTER OF EXTERNAL AFFAIRS 
(SHRI DINESH S.'NGH): Mr. Speaker. Sir. I 
made a statement on a riiinor issue that was 
raised by Vajpayeeji in Lucknow. Some 
pressmen pointed out to me in Lucknow that ttie 
Government raised the issue of Memon family 
with Pakistan. TheChief Ministerof Maharasthra 
has raised some other matters also they wanted 
to know why we are not raising these issues with 
Pakistan. I said that on the basis of information 
supplied by the investigation authority about 
Memon family tfie Govenrment raised this issue 
with Pakistan on the former's request. The 
invesbgatkxi authority is acting in such a manner 
that unitil it asks us to do so. we cannot raise it 
with Pakistan. Thereofre, I do not make any 
statement that Pakistan is involved in it or not.
I can say any thing atx>ut it only wfien this issue 
comes t>efore my Ministry.

(Intrenjptions) Shri Rajesh Pilot is the 
investigating auttK>rity and the Minister. t<e can 
say whatever he likes IxJt until he sends it to my 
Ministry I cannot say anything in this regard. (Intemiptions) Shri Vajpayee had been the

Minister of External Affairs. Please listen to me. (lntenvptions)SHF{\ RAJVEER SINGH: Hon. 
Minister of External Affairs is an elderly person. 
('/ntemipftbns^HesaidthatShriRajesh Pikjtcan 
say anything he liked.

(Intemjptions)
MR. SPEAKER: No, no! it is not so. 

(Interruptions)

SHRI DINESH SINGH; Shri Vajpayee had 
been the Minister of External Affairs, he knows 
it well that we can raise an issue with the 
Government of any other country on the basis 
of some concrete information with us. How can 
we raise an issue when its information is not with 
us. This had been asked to me and I replied it.

The investigating authority and the Ministry of 
home Affairs can say what is the fact and to what 
extent Pakistan is involved in it. Neither I made 
any contradictary statement nor does tfie making 
of such a statement arise. My Ministry is not 
investigating it and the Ministry investigating 
this issue can make any statement about it. We 
can make any statement about it when they will 
inform us. (Intemjptions)
[English]

SHRI SOMNATH CM ATTERJEE (Bolpur): It 
is a sensitive issue. The Minister says, it is a 
sensitive issue. Then, all the Ministers goaround 
the country and make whatever statement it 
pertains to their Ministers without knowing what 
is the position of the Home Ministry. How can it 
be? Then, there must be on this at least 
coordinated activities.

THE MINISTER OF WATER RESOURCES 
AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VIDYACHARAN SHUKLA): 
An authoritative statement on behalf of the 
Government will be made in this hon. House. As 
Shri Saifuddin Chowdhary has rightly said tliere 
are intematk>nal ramifications in this matter and 
w^ have to be very careful. If any statement
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which may be authoritatively made, the culprits 
may not take advantage of it. as the case is in the 
process of investigation. Tmth will certainly 
come out. We are trying to find out the truth and 
all the agencies that are at the command of the 
Govemment are at the job. I would also like to 
share that progress is t>eing made in finding out 
tfie truth nabbing the culprits.

Ttie statement of Pakistan is naturally going 
to be such which should not be believed or 
stxHJId not be given any credence to. I am sorry, 
some hon. members are quoting tfie statennent 
of Pakistan to say that tfiey have not been given 
proper information and ttieref ore they cannot be 
anything. The intentions of Pakistan are well- 
known . I do not want to make any comment on 
it. We will certainly make a proper wide ranging 
statement on this sutiject as soon as we find that 
timeisopportunestodoso. We will certainly do 
so.

[Translation]
SHRI RAM KAPSE: Please give the date 

also.

[English]
SHRI VIDYACHARAN SHUKLA: I woukJ like 

to say, we do not want to hide anything from the 
august House. We want to take the House into 
complete confidence arxJ tell the progress that 
is being made.

Our hon. Memebers feel agitated atxiut the 
statement that are being nr>ade here and ttiere. 
The anxiety can well understood. But a proper 
statement, authoritative statement in this House 
at the appropriate time will be made by the 
Govemment and I would request you and the 
House to wait for it.

SHRI JAW ANT SINGH: I wi$h to submit to 
you and to this House for its consideration, in 
fact, our worry has deepened after the 
ctarifk:ations or explanation offered by the 
Treasury Benches, through ttie hon. ttie Minister

of Pariiamentary Affairs, as irxjeed the Minister 
Affairs. NowtheMinisterfor External Affairs has 
gone to the extent of saying that he has rwt yet 
received any authoritative version of the 
investigatk}n being conducted.

SHRI DINESH SINGH: I never said that. I 
said, “We have not received any request from 
the investigating authority to take it up with 
Pakistan".

SHRI JAWANT SINGH: It. in fact, deepens 
our worry tfiat if the investigating agerxaes have 
not yet requested the Ministry of External affaire 
to formally take an issue with Pakistan. whk:h 
country other Ministers of ttie same Govemment 
are directly charging— the former Minister of 
Defence who is nowthe Cheif Ministerof a State 
whk:h is directly involved with investigatir>gthe 
matter as charged Pakistan. Andyet. theMinister 
for External Affiars says, he has rK)t received tfie 
request to serKJtherequesttoPakistan.it deepens 
ourworry.

I will take the hon. Ministerof Pariiamentary 
Affairs adivce at its place when he suggested 
that we shoukJ not take seriously w t^  Pakistan 
says. But when the request was formaly received 
by them or not received by them, let the 
Govemment stand up and deny this.

Let the Govemment say it t>ecause, after all. 
Pakistan is say it and its authorised 
representatives are saying this. Now the hon. 
Ministerfor Pariiamentary Affairs casuaHy says 
‘No. Don’t take it seriously." What starKJs in ttie 
way of this Government to startd up and say 
“No." This is the date of wtwrfi we wiMsay?" You
migfrt rx)l agree with wftat I have submitted. I can
only put across my concern because I am
corKenr>ed. I only with toemphasise and aspect
that was voiced by Shri Lai Krishna Advani in
Calcutta arKl wtiich has been voiced here again.
After all, the issue involved is the nation’s 
security .3nd the security of the citizens of the 
country.

Thterefore, to say “appropriate mofnent"five
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weeks after the incident, when confusion is 
being spread aboutthe whole investigation, is to 
avoid making a statement and is to further 
confuse the situation.

I urge upon you to please fix a date when the 
Govemment would come forward with an 
auttmritative statement. (Intemjptions)
[Translatiorî

TH E MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): Mr. Speaker, Sir, there was 
a publK meeting in Amritsar yesterday in which 
my colleagues Shri R.L. Bhatia and Smt. 
Sukhbuns Kaur were also present. Ail the 
investigating agencies engaged in the 
in vestigatk>ns have indicated that Pakistan was 
t>ehindthet>last in Bombay. I said this in Amritsar 
yesterday.... (Intemjptions)

SHRI MADAN LAL KHURANA: Does the 
hon. Minister of External Affairs know about 
what you are saying?

SHRI RAJESH PILOT: Mr. Speaker, Sir, the 
hon. Minister of Parliamentary Affairs Shri 
Shukla ji said that an authoritative statement 
wouMbe made by the Govemment. lalso support 
this view. I had stated earlier also that the 
Govemment does not intend to hide anything. 
What is happening should be pleased before the 
House. As has been said by the hon. Minister of 
Parliamentary Affairs, all the facts would be 
placed before ttie House at the appropriate time. (Intemjptions)

SHRI LAL K. ADVANI (Gandhi Nagar): Mr. 
Speaker, Sir, this issue has been raised without 
schedule. Twoof ourcolleagues, Shri Vajpayee 
and Shri Jaswant Singh have demanded an 
Adjournment Motion in this regard. The reason 
is that we take this issue as very seriously and 
we are of the view that after 5 weeks it is not fair 
on the part of the Government to say that a 
statement in this regard would be made at the 
appropriate time. The Commissioner of Police
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there was earlier briefing every day which was 
objected to by the Govemment and the hon. 
Minister of Home Affairs warned the 
Commisioner publicly. But in my opinion the 
Commisioner was serving the country tfiat way. 
If briefing the Press can be done daily then I fail 
tounderstandastowhatelsehasthe Government 
to inform the House officially afterfive weeks. 
Why cannot the Govemment fumish facts now? 
Everytxxly said that if theGovemmentfeels that 
fumishing some particularfacts mightput some 
adverse effect on the ongoing investigation, 
those facts should be withheld arxJthe rest must 
be made public. Sofarldonotknowwhetherthe 
INTER POL has been asked authoritatively to 
assist in the investigation. May be it has been 
involved in this investigation. How can we say 
anything unless the Government makes a 
statement. We can surmise from newspaper 
reports only. Mr. Speaker, Sir, unless you give 
your ruling as to when the approprite time would 
come, we will remain in confusion. The House 
would like to havethe statement in this regard in 
this week itslef at the earliest.... (Intemjptions)..... 
This is the appropriate time since anxiety of the 
people is nrusunting up. Mr. Speaker, Sir, I woukj, 
nevertheless, like to submit that making of a 
similar statement in regard to the incident of 
Calcutta should also not be forgotten. The blast 
in Calcutta of course, did not take the toll of many 
persons, but on thisground the gravity of situation 
in Calcutta should not be understimated. Our 
problem criminalisation of politics was very 
much at work behind that incident. There are 
mafia gangs having links with polticians. That 
constitutes the main problem. (Intemjptions) I 
would, therefore, like to submit that the 
Government shoukj make a staten>ent in regard 
tothe blasts thatoocurredin Bombay and Calcuata 
at the earliest.

SHRI SRIKASTA JENA Sir, I am really 
confused. I have carefully listening to the 
statement of the Minister of parliamentary 
Affairs; statement of the Minister of External 
Affairs and the statement of Shri Rajesh Pilot, 
First, the minister of Parliamentary Affairs may 
that appropriate time will be taken by the
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Government to share the Government's views 
with the House. The External Affairs Minister 
says thattheHomeMinistery, as the investigating 
agency, hasgetson>ethir>g.....

MR. SPEAKER: Are you commenting on 
their statements ?

SHRISRIKANTAJENA: I am just coming to 
mypoint. TheMinisterofStateforHomeAffairs 
dealing with internal security who is also in 
charge of the investigate says one thing and he 
says shares his views in the public arxi not in ttie 
Parliament. He says that. But it was not given 
to the External Affairs Ministery also. He says 
that the investigating agencies indicate that 
Pakistan is responsible. So. this impression 
goes round not only in the country but also in the 
entire world that Pakistan is responsible. Butthe 
Extemal Affairs Minister says we will take 
appropriate time. We will certainly see what will 
be the international ranif ications and what win be 
its impact.” The next minute, ttie Home Minister 
is contradicting saying it that the international 
ranification is nothing and only Pakistan is 
responsible. That is why, I feel, immediately 
there should be cohesiveness is the Cabinet 
also.

Let the Prime Minislercome to the House and 
share his views what exactly is Government of 
India’s position vis-a-vis Parliament. Let me 
Prime minister say what exactly is the position 
today as far as the investigation is concerned in 
this matter,

MR. SPEAKER; I think the hon. Members 
would certainly like to know what is happening 
in this respect. They have expressed their views 
on thefloorofthe House. From the Government 
side, it has tieen said that the statement wouW 
be made. Astowtien that statement canben^de 
IS really the question. We all realise the 
complications and the intriescies involved in 
this matter, in ttie investigation and its usefulness. 
But, I think, the Government would take into 
account the views expressed by the Members 
and would make the statement as soon as is

possible.

Secondly, if it is going to take sometime, if the 
Government take intoconfkierx» the leaders of 
the different parties, if the Government thinks 
that it can be done. I think it will be better for the 
Government to at least take the leaders of the 
different parties intoconfidenceafKibrir>gtottieir 
rwtice how thing are moving and what is being 
done. Naturally, I woukl discuss this matter in 
the Business Advisory Committee as to how the 
discussion shoukj take place and tfien we would 
like to decide how the dismission should take 
place. Butourconcem,ourintentionwouldbe 
to see that this important matter is kxiked into by 
aNofusinacorK:reatedmannerontheflasofthe 
House or outside that is. in the Committee-m tfie 
Business Advisory Commitiee-oranywtiere with 
aview to see that justice IS dor>e to the matter and 
ttie investigation is also not approved.

[rmns/afton]

SHRI SHARAD YADAV (Madhepura); I 
would like to raise a question of utmost 
importarx .̂ Through you. wouM like to express 
my resentment agunst the step the Government 
tookwhena>ofasud(JenitimpowedSectior 144 
to arrest the youth who were on strke and a 
peacefuldhamSiinfrontoftheUP.S.C. building 
to press their demands concerning India 
languages.

12:54hrs.

MR DEPUTY SPEAKER IN THE CHAIR

A Resolution regarding justice to be done 
with Indian languages has been passed in this 
House twice in the past. Mr. Deputy Speaker. 
Sir. I felt very delighted when the hon. Deputy 
Chaimian of Rajya Sabha andthe hon. Speaker 
of Lok Sabha were participating in the Inter 
Parliamentary Conference, the language spoken 
by crores of Indian people was being disgracor) 
like anything while other languages of the world 
were accorded their rightful place. Throughout 
the conference Hindi language was nowhere in



use while everything was there. Similarly, 
during the SAARC Conference which was 
attendedby the representatives of 5-6countries 
there was no one from our country to speak in our 
language. A handful of persons are using the 
English language like slaves of English and they 
are insulting the Indian languages on the other 
hand, the youth to strike and peaceful agitation 
before the U.P.S.C. building were arrested. I 
would like to know from the Govemment as to 
why those youth were arrested under 144 when 
they were staging a peaceful demonstration. 
Moreover, the Government got a pit dag on the 
site of dhama in front of the U. P.S.C. building so 
that those youth did not sit on dhama there again.

The Govemment has passed !he Resolution 
twice in the past. I would like to kr tow the offerx»s 
of those youth for which they were denied the 
opportunity of putting forth their demands. 
Through you, I would like to submit to the 
Govemment that it should not insult the language 
which is spoken by crores of Indians. The 
Government should realise as to how, it dealt 
with the youth who were sitting on a peaceful 
agitation. They were sitting on a dharna well 
before Section 144 was imposed. This country 
belongs to crores of people who come to express 
their views at the Boat Club. T(|o cause for which 
those youth were on a peaceful agitation was not 
a new one. rather it was forihe sake of protecting 
the prestige and the culture of India. But the 
manner in which the Government dealt with 
those youth and put them behind the bars was an 
Insult to the whole country.

The youth who were put behind the bars for 
'aunching a peaceful agitation were only 
strengthening the underlying spirit of the 
resolutions that were passed by this House. I 
wish that the Government should respond to it 
immediately today. Has India fallen in the grip 
of a handful of protagomists of English. Under 
British rule, theironly business was to insult the 
Indian culture, foik-culture, local dialects and 
other languages spoken by the cross section of 
the country. The Government showld make a 
statement jn ttiis regard immediatey. Moreover,
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through you I would also like to submit to the 
Govemmentthat it shouWacceptthe demands 
of those youth.

PROF PREM DHUMAL (Hamirpur): Mr 
Deputy Speaker, Sir, I fully endorse the views 
that were raised by Sharad Yadav Ji in the 
House. Itwastheexpectationofallofusthatafter 
independenceourcultureandthe languages we 
speakwoukigetduerecognition. Butthathasnot 
been possible even after so many years of 
indep>endence. It is highly regrettable that our 
people feel ashamed to speak in Hindi during the 
intemationaiconferenoes. Ournationallanguage 
is being subjected to disgrace. A youth had 
jumped into the House from the gallery during 
the Ninth Lok Sabha He was also demanding 
that Indian Languagessfiouldget due recognition. 
It is highly regrettable that inspile of rep>eated 
resolutions passed by the House that Indian 
languages would he accorded with due and just 
honour, they are neglected and insulted

People who were sitting on dharna In front of 
the U.P.S.C. building were actually demanding 
that respect shiould be given to Indian languages 
But instead of taking some positive steps, the 
agitators were putbehind the bars. Through you.
I would like to submit to the Government that 
steps should be taken to accord full respect to 
Indian languages andthe repressive measures 
being taken against the supporters of Hindi 
languageshouWbestoppedimmediately. Those 
who have been arrested should be released 
immediately, with these submission I conclude 
and would like to express my thanks to the Chair 
for allotting me time to express my views,

SHRI RAM VILAS PASWAN (Rosera); Mi 
Deputy Speaker. Sir. the issue raised by Sharad 
Ji in the House is very important, It is already 
45 Years since we got independence and we are 
still in a dilemma every whether Independent 
country has a language of its own .This issue is 
concemed with the U.P.S.C. through whk:h the 
SelectionofaCollector.anS.P .anl A S.. an
I. P. S. or other officers is made. It is not onl v tt̂ o 
question of Hindi.

1915(SAKA) Re Bomb Blast in Bombay 2118



2119 Re Bomb Blast in Bombay APRIL19.1993 Re Bomb Blast in Bombay 2120
13!00Hrs.

They are not only making demands that they 
should be allowed to appear in examinations in 
Hindi but they are also making demands that 
they shouki t>e alkMved to appear in examination 
in allthe Indian languages. What can t>e more 
shameful than ttiis that Eriglish has t>een in use 
here for just 150 Years while ourlanguages and 
ourcountryarethousandsofyears oM. But 150- 
Year-old English language has surpaissed the 
use of our okl languages arxj the use of this 150- 
Year-old language is not Iseing discontinued.

Mr. DepMJty Speaker. Sir, itiscleartyprovkied 
in the Constitution of India that after a period of 
15 Years tfie language of the country wiH become 
the official language and the use of English 
language will be discontinued, i.e., the English 
language will case to be the offKial language. A 
number of legislations were conacted for this 
purpose, parliamentary committee was 
constituted. Official languages Act came into 
being. But even today youths are arrested and 
tortured just because they are making a demand 
to make the Indian languages as mediym of 
examinations. Shuklaji,lthink,nothir>gcanbe 
more shameful than this.

orders whk;h have been passed by the House 
much earlier to hold the U.P.S.C. and other 
examinatk>ns of Govemment of India in all the 
Indian languages. (Intemiptions)

SHRISAIFUDDIN CHOUDHUR Y (Katwa): 
Mr. Deputy Speaker, Sir, the volunteers of All 
India Language Organisatk>n has kept staging 
dhama in front of U.P.S.C.forthe last five years. 
During these five years they also sat on hunger 
strike several times for the sake of the honour of 
Indian languages. And on one occasion their 
hur^ger strike lasted for40 days and many M. P 
supportedtheircauseattfiattime. (Intemjptions)

SHRI CHHEDIPASWAN (Sasaram); Mr. 
Deputy Speaker, Sir, I have given you rK>tk:e to 
speak. AHthisisheppenningwhileyouareinttie 
Chair that one Member gets as many as three 
charx̂ es tospeak whereas I have not t)een given 
a single chance. Therefore, I leave the House.

SHRI CHHEDI PASWAN AND SOME OTHER HON. Members then left the House
MR. DEPUTY SPEAKER: Shri Paswan, 

you will have a chance. Why are you going 
out?

Mr. Deputy Speaker.Sir. India canrxjt become 
independent until we forsake the use of English 
language. No country is free so k>r>g as its own 
language is not in use. Today, through this 
House, we warn the Govemment, if it continues 
to adopt such attitude, it will have to face a stiff 
opposition from the supporters of Indian 
languages. If these agitators are arrested or 
t)eaten or atrocities are committed on them, ttien 
itwillnotbegoodfortheGovemment. Wewould 
like to warn the Govemment in this House that 
if the Govemment under the inf luerKe of some 
bureaucrats take such oppressive steps, then a 
dangerous situatk>n will emerge in the country.

Mr. Deputy Speaker, Sir. through you, I 
demand that the Govemmet should release all 
the students who have been arrested and also 
give instructions to immediately implement the

[r/ans/!af)bn]

SHRI SAIFUDDIN CHOUDHURY: Many 
Members and I had raised this question in the 
House many times on the question of taking 
examinations in Indian languages. We had 
passed a resolution in both the House during 
sixtees in which it was clarified that Indian 
languages would be given due recognition in 
examinations to lie conducted by U. P.S.C. and 
the Centre but the resolution has not been
implemented so far and the people wfx) had been
staging dhama for safeguarding the honour of 
Indian languages. The treatment given to them 
by police is a matter of shame for all of us. The 
Govemment is responsible for it. What was their 
fault? They had been staging dhama in peaceful 
manner in support of their justified demands. 
Atrocities were committed on them after taking



them into custody. They have been insulted. 
The Government should make a statement in 
this regard in the House. The Govemment 
should also clarify as to why the resolution 
passed by both of the Houses of Parliamentthat 
the use of Indian languages would t»e allowed in 
U .P .S .C . examinations is not being 
implemented?
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Govemment imposed the President’s njte.

SHRIBASUDEBACHARIA(Bankura): How 
can she raise this ? This is a State matter.

KUMARIMAMATABANERJEE: How can. 
he take my rights ? I have every rightto raise this 
issue.

Today, the whole House unanimously 
condemnit. The people who had been sitting on 
dhama, be altowedtocontinue their dharma until 
their demands are met.

With these words I conclude.

[English]
SHRI LOKANATH CHOUDHURY 

(Jagatsinghpur); All the DAP fertilizerproducing 
units have stopped theirproduction from theSlst 
last. The job of thousands of workers is in 
danger. Cur self-sufficiency is also in danger. 
The Govemment should come out with a clear 
policy, so that DAP units should furx:tion and we 
retain ourself-sufficiency. For the last twelve 
days these who are daily wage workers are 
starving. The Govemment has not taken any 
policy decision. They have closed down the 
DAP units in India. Foreign fertiliser is coming 
and our self-reliance will be lost. Therefore the 
Govemment of India should immediately take 
stops to keep running these DAP factories and 
also to protect our indigenous fertilizer units and 
workers. Throughout the country is closed.

KUMARIMAMATABANERJEE (Calcutta
South): Sir, I have given a notice......(Intemjptions) When Tripura elections were
postponed first time at that time eight persons 
werekilled. ThatiswhytheGovemmentimposed
the President’s rule in that state........(Intemjptions) Please allow me to raise this
issue and then you speak. He can speak. 
Whatever you want to speak, you have a right to 
speak; but let me speak now. Eight persons 
were killed and that is why the Election 
Commission postponed the elections and the

SHRIBASUDEBACHARIA: There is no 
President’s rule in Tripura now. How can she 
raise this issue?

KUI^ARI f^AI^ATA BANERJEE: I have 
every right to raise this issue. Who is he to stop 
me ? He is not the Speaker (Intemjptions)

SHRIBASUDEBACHARIA lhaveapointof 
order, Sir.

MR. DEPUTY SPEAKER : In zero Hour 
thereisnopointoforder. Thisisanunscfieduled 
programme. Let us know her views.

KUMARI MAMATA BANERJEE: What is 
this Sir? They do not allow people to raise this 
issue.

SHRI BASUDEB ACHARIA; How can she 
raise this matter? She cannot raise this matter. 
There is no President’s rule in Tripura. You 
canmot allow her.

SHRI MANORANJAN BHAKTA (Andaman 
and Nicobar Islands); It can be raised in the 
House. (Intemjptions)

KUMARI MAMATA BANERJEE: How, the 
people are leaving Tripura.(Intemjptions)

The people have gone to other places.
(Interruptkjn)

I would like to request the Home Minister to 
nnake a statement about this matter. 
(Intemjptions)



SHRISOMNATH CHATTERJEE (Bolpur):
Mr. Deputy Speaker, Sir, everybody knows in 
the House-1 do not know why you have allowed 
it-that there is a democratically elected State 
Government now in Tripura. I congratulate the 
people of Tripura for having thrown out 
uncermoniousiy the Congress Government 
(Interruption)
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Marxist Government has come in the State of 
Tripura, there isnoobjectionbecausethepeople’s 
willprevail. There is nothing wrong in that. But 
ttie requestion is atxxit the way they are creating 
violer>ce in villages and in the hills killing tribal 
people and committing a trocities on women. 
Fventhescheduledcastepeoplearekilled. Tfie 
concern is about all this I do now
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MR. DEPUTY SPEAKER; When you were 
speaking, they were hearing. Now you should 
also hear.

SHRI SOMNATH CHATTERJEE : The 
people have in a very clear manner given a 
marKlate against the congress and ha ve thrown 
the Congress Party and its collaborators to the 
dustbin. They have urx:ererrK>nk>usiy defeated 
them. They have given their verdkrt against the 
mafia administration.

(IntemjptKMis)
I have no doubt that the new Government of 

Tnpura. Which has the backingoftliepfedominant 
citizens of Tripura. wilt take aH necessary steps. 
They have already expressed their corwern at 
certain events that have happened-unfortunate 
events. I do not know why attempts are being 
made to queer the pitch here in the Lok Sabha. 
The record of the Governmnet of the party to 
which the hon. Member belongs is known by 
everybody in Tripura, in the country 
Therefore.they should have kept quiet You 
should have tried help the new administration in 
restonng law and order. (Interruptions)

KUMARI MAMATA BANERJEE: If you 
want. I can show the list.

SHRI MANORANJAN BHAKTA (Andman 
& Nicobar Islands): Sir. in an election in a 
democratic system, one party will win while the 
other party will lose. That does not mean that the 
party which is winning will unlesh the violence 
and kill their political opponents in a most brutal 
mnnner. That is not the way. Even when the

I do not know why my friends are agitating too 
much; In any other State even if the people are 
killed in ttie same manner, I will object to that and 
condemn that in the same manner. Thequestion 
is that again and again the Marxist Party will 
raise it when something happened in otherstates 
regarding law and order and demanded the 
statement from the Home Minister.

I woukj like to request that tfie Home Minister 
shouidcomeand make astatement. Seventeen 
p>eaple have been killed. It cannot gounnoticed. 
I will request that there shoukj be a directk>n from 
the Chair that let the Home Minister make a 
statement and he shouM see to it. TheUvesand 
properties of the political opponents should be 
saved. This is my request.

Kindly give some direction. The Minister of 
state in the Ministry of Home Affairs. Shh P. M. 
Say&d. is sitting hertf. I woukJ like to appeal to 
him that let there be something. Seventeen 
people have tseen killed. (Interruptions)

The political opponents have also got a right 
to live. They should be protected. Any civilised 
Government will provide full protection to the 
minorities and to the political opponents. So. I 
would like to request the Minister of State for 
Home Affairs, who is present here, to assure this 
House that he would contact the State 
Government and make a statement here so that 
the political opponents, scheduled castes, 
scheduledtribes. all these people, are protected.

MR. DEPUTY SPEAKER: Repetition 13 
unnecessary ‘
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[Translation]
SHRIMADAN LAL KHURANA (South Delhi); 

Mr. Deputy Speaker. Sir. I offer my thanks for 
giving me an opportunity to speak.

I condemn the arrest of those persons who 
were on hunger strike to press their demand for 
use of Indian languages as pointed out by Shri 
Sharad Yadav. I also support their demands 
strongly.

Mr. Deputy Speaker, Sir, I have already sent 
a copy of the notice which I have given to the 
concerned Minister. I have a photostat copy of 
the written statement made by Hari Singh, the 
Hijacker of an aeroplane t)efore the judge on 8th 
April. It states that the applicant had been 
closely associated with a Union Minister in 
Delhi for the last than years and knows some 
important secrets about him which may prove 
dangerous for his political career as well as for 
theofficeof theMinister. Therefore, hissuspicion 
was not baseless as hecould be killed injudicial 
custody by anti-social elements and hired 
murderers* ’ .This statement was made in the 
court of MaqiMuite R.K, Sharma, Additional 
Chief Magir tiate and his (applicant’s) life is in 
danger. Mr. Deputy Speaker. Sir, I have got this 
tape, if you permit, I can play it.

MR.DEPUTY SPEAKER: Showingoftape 
in the House is not permitted...

[ Translation]
SHRI MADAN LAL KHURANA; Itprovesthat 

this Minister had been closely associated with 
this person in money transactions. Therefore, 
the issue is that today in the country the collusion 
of criminals with politicians, be it Madhya 
Pradesh... (Interruptions)
[Englisfil

MR. DEPUTY SPEAKER; Khuranaji. firstly
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you cannot take ttie name of a person wtx> is rK>t
here.

(Intemjpbons)
MR. DEPUTY SPEAKER: The names are 

deleted. Secondly, if you want to make any 
allegation against a Minister, you should give a 
rwtice.

(Interruptions)
[Translation]

SHRI MADAN LAL KHURANA: I have given 
it in writing. This is a serious matter, a statement 
should be made in this regard as he is saying tfiat 
his life is in danger. (Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER OF 
S TA TE  IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS. (SHRI MUKUL 
WASNIK): This is very unfortunate that 
allegations are made against a person who is not 
present in the House.

SHRI MADAN LAL KHURANA; I had given 
it to the hon. Minister in writing three days ago 
Under the rules. I have sent it in writing three 
days ago stating that I want to raise this issue 
which concerns him I have given it in writing’ * (Interruptions)
[English]

KUMARI MAMATA BANERJEE: Sir. the 
matte r is \ ery senous. The Minister is present 
here and he should respond.

[ Translation]
THE MINISTER OF STATE IN THE 

MINISTRYOF HOME AFFAIRS (SHRI P M. 
SAYEED); Mr. Deputy Speaker. Sir. I will ask

** Expunged as ordered by the Chair.
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forareport from the State Government regarding 
the issue raised by the hon. Member.

[Englism
MR. DEPUTY SPEAKER: The Ministerhas 

assured that he will et a report from the State 
Gtovemment. (Intemjptions)

SHRIBASUDEB ACHARIA; OnwhatwiHhe 
get a report from the State Government? (Intemjptions)

[Translation]
SHRI MOHAMMAD ALIASHRAF FATMI 

(Dartihanga): Mr. Deputy Speaker, Sir, today I 
want to raise a very important issue in the House.

Mr. Deputy Sepaker. Sir, a few days ago 
through newspapers we came to know atxxit a 
fire incident at Narora Nudear f̂ lant. The reactor 
was very ck)setothe place where fire accident 
occurred. Had tf>e fire engulfed the reactorwe 
woukj not have been safe in Delhi. This House 
would have assembled at some other place. 
This is a very serious matter, about which I came 
to know through newsp£iper only. If it is an act of 
sabotage I demand that the Government to 
makes a statement in this regard and clarify tfie 
positkxi. IwoukJ like to knowthecauseofthe fire 
and whether precautionary measures were taken 
to save the reactor? Had this fire engulfed the 
reactor, people living in the radius of at least 200 
kilometers would have died. To make tfie position 
clear, I demand a statement in this regard from 
theGovemment. W£ts it an act of sabotage or a 
terrorist act or was it due to the negligerK:e on the 
part of the employees working there. The 
Government may place tfie facts on the T able of 
the House as it is a very serious matter.

[English]
MR. DEPUTY SPEAKER: Mr. Chatterjee, 

you have give a notice under Rule 16 to raise an 
issue pertaining to Rule 332. May I request you

to kindly speak totheHon’ableSpeakerrBgaiding 
the subject and discuss the matter with him. This 
is an important matter the Hon'able Speaker
is also anxious to discuss the nnatter with you.

SHRI NIRMAL KANTI CH ATTERJEE 
(Dumdum): Sir, as you have advised.

MR. DEPUTY SPEAKER: It is notan advice, 
it is a request. In the interest of the subject, it is 
t>etter if you discuss it with the Speaker.

SHRI NIRMAL KANTI CHATTERJEE: Sir.
I was just drawing your attention to the fact that 
only three weeks eigo we have amened this rule. 
Now. departmentally related committees are 
gotngtofurx:tk>n. in Rule 331 (g) it is provkledtfiat 
after the general discussion on tfie Budget in tfie 
two Houses is over, the Houses shall be 
adjourr>edforaweek'speriod an tfie committees 
shall consider the Demands for Grants of the 
concerned ministries during this period. This is 
what has t>een provkled in tfie amended version 
ofthenjle.

We are receiving notices from tfie Chairmen 
of varkxjs committees that we shall take up ttie 
discussion on DemandsforGrantswitfKXJt going 
through tfie general discussion on the Budget' 
and also without having a recess in the House.
I woukj fiave been very glad if ttie Speaker were 
in the Chair. This position must be clarified. I 
wanted to draw the attentkin of the Chair to this 
fact. Now, since I have raised this matter, I will 
talk to the Speaker and he shoul clarify the 
position. One alternative is that the Speaker 
should suspend the rule in the House so that 
these two things are not operational. We owe it 
to ttie House that within these three weeks, we 
do not violate the rules. That is all I wanted to 
draw your attention, to.

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Sir, I would like to draw 
your kind attention to a very important matter. (Intenvptions)

MR. D EPUTY SPEAKER; I want to
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accommodate all of you. What I need is your 
cooperation.

SHRI SOBHANADREESWARA RAO 
VADDE: Sir, I would like to draw your attention 
to a very important and alarming issue.

Recently, byelections to two Assembly 
segments took place in Andhra Pradesh. 
Unfortunately, after the elections, the Chief
Minister of Andhra Pradesh......... **..........at
thanks-giving meetings had expressed certain 
views which were contrary to the democratic 
functioning of this country. He had accused the
Election Commissioner....**..... for asking
some steps to prevent rigging and also for 
making arrangements for free and fair poll.

Sir, it is most unfortunate that the Chief 
Minister of Andhra Pradesh should say that he 
had contested against the Election 
Commissioner not against Shrimati Renuka 
Chaudhary, the TDP candidate.

MR. DEPUTY SPEAKER: Mr. Rao, you 
cannot take the names of the hon. Chief Minister 
as well as......

(Intemjptions}
MR. DEPUTY SPEAKER: If you are really 

anxious to get justice to the sut>ject, then please 
bring this subject under relevant provision of tfie 
Rules.

SHRI SOBHANADREESWARA RAO 
VADDE: Certainly.

MR. DEPUTY SPEAKER: In the Zero Hour, 
you cannot raise this matter. If you want justrce 
and if you feel that some insjustfce is to be done, 
you cannot now, expect any reply from the 
Government.

SHRI SOBHANADREESWARA RAO 
VADDE: He had threatened themanagement of

Panyam Cements wfK) were kinderxxigh to give 
shelterto the TDP sympathisers to stay in tfiier 
rest house. He had threatened them of dire 
consequences. It is most unfoitunatethat he had 
aroused regional sentiments which are quite 
anti-denwcratic like tfie Congress (I) Party. You 
must protect the democratic provisions of tfie 
Constitution.

MR. DEPUTY SPEAKER: In another ten 
minutes time, most of you can partk;ipate.
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(Intemjptions)
[Translation]
SHRI GUMAN MAL LODHA (Pali): Mr. 

Deputy Speaker, Sir, with your permission. I 
woudi like to draw your attention towards an 
important matter. Shri Gauhar Ayub Khan tfie 
head of the PakistantI delegation whk:h is on a 
visit to India has made a statement at a press 
conference recently wherein he has said that 
India woukj disintegrate into small pieces and he 
furtfieradded that if Kashmir is not handed over 
to Pakistan then Millitants will dig up the grave 
of Sheikh Atxjulla. Heannouncedthatverysoon 
India will be destructed. It is unfortunate that a 
Pakistani leader, gives a anti- India statement in 
Delhi whkJh is a blow to our sovereingty and 
integrity and our External Affairs Minister £is 
well as the Home Minister do not take any action 
and remain silent.

Sir, our language which was in the centre of 
our whole Independence movement for whfch 
Shri Maithli Sharan Gupta has said;

“Jisko na Nij Bhasha Tatha NiJ Desh Ka AlyhimanHaiWoh NarNahin HainPashu Nira AurMritak 
saman Hai"

Bhartendu Harishchandra has sai<̂ ;

“N< Bhasha Unnati Ahe Sab Unnali Ko Mod.*

* Expunged as ordered by tfie Chair.
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Even these people supporting Hindi and 

regional languagesare sentenced tojaii whereas 
a Pakistani leadercan speak ill against India. (Interruptions)

Therefore. I will request ttie hon. Home 
Minister and the hon. External Affairs Minister 
to take action against him.

DR. KRUPASINDHU BHOI (Sambalpur); 
You are so generous and magnarwnous tf^t you 
are listening to us very attentively. Orissa has 
a population of 4 crore people, out of which 52 to 
56 per cent p>eople t>elong to t>ackward classes 
and .... (Interruptions) The Chief Minister of 
Orissa. (Interruptions)
[English]

"Supreme Court ludgement is mandatory on 
the States and Union also.”

(Translation]
Karnatak. Andhra PreKlesh and ottier states 

have formed Backward Class Commission but 
It is a matter of sorrow that Shn Biju Patnaik has 
not set up such a commission till date artd also 
not sent recommemJations about tf>e classes 
which are be enlisted in the t>ackward classes 
list.

[English]
Will the hon. Home Minister give a directive 

to the State Governments to forward ttie ruimes 
of the backward classes to the Central 
Government, according to the directive of the 
SupnemeCourtarKlatthesametimedirect. The 
State Governments to implement ttie list which 
is already incorporated in the Mandal 
Commission Report before they face a music 
under the article of the Constitution aruJ the 
directive of tfie Supreme Court?

MR. DEPUTY SPEAKER My request is 
ttiat those who get a chance to speak, t t ^  must 
finish their speech within one minute or two

miTHJtes so that most of the speakers will be able 
to speak. But. unfortunately, they are denying 
their own brothers tfieir legitimate right to speak.

DR. KRUPASINDHU BHOI; WhetherShri 
Srikanta Jena agrees with my proposal.

SHRISRIKANTA JENA (Cuttack): I am very 
clear on this issue. Dr. Bhoi knows atXHJt it very 
well, about the Mandal Commission and the 
Orissa Govemment'sstar>d on it. So. I neednot 
express my views on this.

MR. DEPUTY SPEAKER: Very good. He is 
with you.

(Interruptions)
[ Transtatiori]

SHRI SAT YNARAYAN JATIYA(U«am): Mr. 
Deputy Speaker, Sir. I oppose tfie step>-mottierty 
treatment t>eirYg meted out to Hindi and other 
Indian languages by Government. I demarxl ttiat 
Hindi and other Indian languges may be given 
due importarK:e. Mr. Deputy Speaker. Sir. tfie 
Express trains have been given the status of 
Superfast trains. Passeiigersaret>eingfk}eced 
cis tfie Express trains have t)een given ttie status 
of Superfast trains with the result general 
passengers are facing great hardships as they 
do rwt get seats in tfie trains. MST-holders are 
not entitled to travel in these trains now. Sir. 
through you. I woukJ bke to submit that additional 
coaches be provided or MST-holders tavelling 
on Ratham- Indore and Indore-Ujjain-Bhopal 
sections wittKKit extra charge so ttiat their means 
of livelihood are not adversely affected 
(Interruptions)

SHRI TEJ NARAYAN SINGH (Buxar): Mr. 
Deputy Speaker, Sir, I went to Tripura on 2nd 
April. I was present in the Belwania Assembly 
Constituency on the 3rd April at the time of 
elections in Tripura. A directive was received 
from tfie party that fioM.P. hastogotoanybooth 
and as per the party's directive I did rx>t visit any 
txK>th in Belvania.



On 2nd April at night the doors of the house 
where I was putting up continued to be banged 
th roughout night by hooligans arKl bombs were 
exploded all around. Not just 10-12tx>mbs were 
hurled in the entire Belwania Assembly 
constituency and in othertowns that very night 
but bombs were continued to l>e exploded even 
on the 3rd April from 7.00 in the morning till ten 
at night when people hadtogotocasttheirvot<̂ s.
I and Shrimati l^alini Bhattacharya urged Shri 
B.K. Mishra. the Central Observer, who is a 
resident of Orissa, and also requested him in 
writing to go there and witness as to which txxtth 
is being bombed at the time of voting and from 
which houses of voters bomtss were tjeing thrown. 
Despite all the facts being presented to the 
administration nothing was done and as per my 
information on tfie Congress candidate won the 
seat by a narrow margin. The centre must 
ponder over the report of the State Government 
aind also examine the illegal way the election 
was won... (inemjptions)A report about bomb 
blasts maybe sought from the Ministry of Home 
Affairs.

(Intemjptions)
SHRI LAKSHIN! NAPI^IN MAN! TRIPATHI 

(Kaiserganj): Mr. Deputy Speaker, Sir, a 
particular section of society is bringing 
sophisticated arms and ammunition from Nepal 
in a well-planned mannerinto India The convoys 
of jeeps, cars and trucks loaded with arms and 
ammunition are tjeing allowed engry into India 
by the customs officials and local police deployed 
for boarder security in India, of course, for a 
tieavy amount.

(Intemjptions)
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the Nepalese Police after chase, on a tip off. and 
arms and ammunition was recovered from the 
Maruti car. I would like to wam tfie Government 
of India that someforeignpowersaresupplying 
sophisticated arms and ammunition to a 
particular section of society and also giving 
them training to disintegrate India in a planned 
manner, thuscreating instability. Thisisaserious 
channelge before the country. The 
Governmentmust take concrete measures 
immediately in this direction and the hon. Prirrie 
Minister or the hon. Home Minister should also 
make a statement in the House. (Intenvptions)

MR. DEPUTYSPEAKER: If you want a reply 
then give notice.

[English]
You cannot expect any reply form the 

Government in the Zero Hour unless the 
Government volunteers to give a reply. (intemjptions)
[Translation]

MR. DEPUTYSPEAKER; Mr. Basu, ptease 
keepquite...

[English]

If you were in the Govemrnent would yougive 
a reply. (Intemjptions)
[Taranslation]

MR. DEPUTY SPEAKER: Mr. Tnpathi is 
speaking from back side and he must be shown 
proper respect.

A’ Sabhasad' of Nepal, belonging to minority 
community, is reported to be the kingpin in the 
whole exercise. Recently arms and ammunition 
were being brought into India in a jeep and a 
Maruti car from across the border of Nepal from 
Bharaich side of international border. 
Immediately after entry into India the jeep 
vnnished. but the Maruti car was impounded by

[English]
SHRI BASUDEB ACHARIA (Bankura); We

want the Government to get the infomiation from 
theStateGovemment. Onthepreviousoccasion 
ne said that he would see information from the 
State Government.
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MR. DEPUTY SPEAKER: When some hon. 
Member sitting at ttie back is speaking and 2-3 
other hon. Members start speaking then what 
will happen?

[English]
You are not observing the rules on your own. (Intenvptions)

[Translation]
DR. RAMESH CHAND TOMAR (Hapur): 

Mr. Deputy Speaker, Sir, IwoukJ like todraw the 
attention of the House to an act of bravery done 
by a Brigadier and a Major which is an example 
for the youth to emulate. On 10-4-1993at 4.00 
P.M. Delhi-bound flight IC-436was hijacked at 
Amausi airport in Lucknow by some youths. 
Recently the incidents of hijacking of aircraft 
have gone up to such an extent that passengers 
think twice before travelling. But the bravery 
shown by two former Army officiers Brigadier 
Kapil Mohan and Major S.K. Bakshi is quite 
commendable. Both of them are residents of 
Ghaziabad and then whole House must 
congratulate them. These two former Army 
officers caught hold of the hijackers showing 
great bravery. This way an untoward inckJent 
was averted. But I am sorry to say that by not 
hounouring tfiese two former Arniy Officers the 
Government has failed to motivate the youth to 
emulate arxi perform such acts of bravery so as 
to avert such type of unprecer>dented incklents 
in future.

DR. LAXM INARAYAN PANDEYA 
(Mandsaur); Mr Deputy Speaker, Sir, both the 
states of Madhya pradesh and Rajasthan are 
under President's Rule. It is a matter of grave 
concern that the formers of both these Sates are 
being subjected to torturers and humiliatkxi and 
brought on the brir>k of economic adversity. This 
issue relates to the interests of the farmers.

MR. DEPUTY SPEAKER: The cooperatkwi 
of the Treasury Benches and the Opposition is 
needed to cany on the House.

[Translation]
DR. LAXMINARAYAN PANDEYA: Cropsof 

famiers have been destroyed because of natural 
clamities, such as. cokj-wave and hailstorms. 
Though tf>e hon. Prime Minister had directed 
that the recovery of loans from farmers be 
(X>stponed. yet it is being done forcibily. 
Agricultural implements of farmers are beini 
tofdsiy taken away and they are be<r>g humiliated. 
On the other hand, tfie farmers are also not being 
paid support prk:e. Market prices of wheat and 
gram are tielow tfie support prices announced 
for these twocereals. This way the farmers are 
suffering on both tfiese counts.

My submission is that farmers should be 
provided protectk>n, loan recovery from them 
shoukl t)e stopped and wheat, gram etc. shouki 
t>e purchased from them at support price.... (Interwfytions)

U
SHRIDAU DAYAL JOSHI (Kota): Mr. Deputy 

Speaker, Sir. it is true that Government agerxaes 
are not purchasing foodgrains and then farmers 
are being ruined. Therefore, the Govemment 
agencies should be directed to purchase 
foodgrains and the hon. Minister of Agriculture 
be directed to take measures to check the price 
hike with regard to fertilizers and thus save 
Rajasthan and Madhya Pradesh both from this 
loot, otherwise the next wheat crop would be 
completely destroyed.

[En̂isti]
MR. DEPUTY SPEAKER: Joshiji, I ha>  ̂not 

called you name. Kindly excuse me...

'(Interwptiorts)
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SHRIVIRENDRA SINGH (Mirzapur): Mr. 
Deputy Speaker, Sir, I haveanimportantquestion 
to work. I will conclude in two minutes only.

MR. DEPUTY SPEAKER; Every one says 
that the will conclude in two minutes only.

[Engfo/T]

ArewetosituptotwoO'clock? Next time you 
will have a chance....(Interruptions)

MR. DEPUTY SPEAKER: Now nothing will 
go on record... (Interruptions)'

MR. DEPUTY SPEAKER: Next time you 
will get a chance. Tomorrow you can have it. No 
Zero Hourshouki be taken with less importance. 
So, today you shoukJ excuse me, tomorrow you 
can have it.

Now papers to be laid on the Table of the 
House.... (Intemjptioifs)'

MR. DEPUTY SPEAKER: It is unfair. It is 
uncalled for remark. Every political party has 
got a chance as perthe rules. It is uncharitable 
remark. I am sorry.

13.42hrs

PAPERS LAIDONTHETABLE

Detailed Demands for grants Vol II of 
the Ministry of Home Affairs for the year 

1993-94etc.

[Englishi

TH E MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M.

SAVEED): Sir. on behalf of Shri S.B. Chavan, 
I beg to lay on the Table-

(1 ) A copy of the Detailed Demands for 
Grants (Vol. II) (Hindi and English 
versions) of the Ministry of Home 
Affairs forthe year 1993-94.

[Placed in Library, see No. L. T. 3807/93[
(2) A copy of the Detailed Demands for

Grants (Vol. II) (Hindi and English 
versions) of the Ministry of Home 
Affairs (Union Territories without 
Legislature) forthe year 1993-94. 

[Placed in Library, see No. L. T. 3808/931
Notification under Article 356 (3) of the 

constitution

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): Sir, on behalf of Shri S.B. Chavan,
I teg to lay on the Table a copy of the Prodamatkxi 
(Hindi and English versions) dated the 10th 
April, 1993 issued by the President underdause
(2) of article356of the Consitution revoking the 
Proclamation issued by him on the 11th March,
1993in relation totheStateoftripura, put>lished 
in Notification No. G.S.R. 370(E) in Gazette of 
India datedthe 10th April. 1993, under article 356
(3) of the constitution.

[Placed in library, see No. L T. 3818/93\
Detailed demands for grants of the 

ministry of Civil Aviation and Tourisim for 
1993-94etc.

THE MINISTER OF STATE IN THE 
MINISTRYOFCIVILAVIATIONANDTOURISM 
(DEPARTMENTOFTOURISM)(SHRIMATI 
SUKHBUNS KAUR); Sir.on behalf of Shri 
Ghulam Nabi Azad. I Beg to lay on the Table:

(1) A copy of the Detailed Demands for
Grants (Hindi and English versions) 
of the Ministry of Civil Aviation and
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T  ourism forthe year 1993-94.
[Placed in the Library, see No. L T-3809/93\
(2) A copy each of the following papers

(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act. 1956;

(i) Statement regarding Review by the 
Government on the working of the 
India Tourism Development

•Corporation L imlted. New Delhi, for 
theyear1991-92.

(ii) Annual Reports of the Inida Tourism 
Development Corporation Limited, 
New Delhi, for the year 1991-92. 
alongwith Audited Accounts and 
comments of the Controller and 
Auditor General thereon.

[Placed in the Library, see No. LT-3810/931
Detailed Demands for grants of the 

Ministry of External Affairs for 1993-94

THE f^lNISTER OF STATE IN THE 
l\/IINISTRY OF EXTERNAL AFFAIRS (SHRl 
R.L. BHATIA); Sir, on behalf of Shri Dinesh 
Singh. I k>eg to lay on the table a copy of the 
Detailed Demands for Grants(Hirxli arxi English 
versions) of the Ministry of External Affairs for 
the year 1993-94.

[Placed in Library, see No. L T-3811/93\
Detailed Demands for grants of Ministry 

of Power for 1993-94

THE I^INISTER OF POWER (SHRI N.K.P. 
SALVE): I Beg to lay on the Table:-

(1) A copy of the Detailed Demands for
Grants (Hindi and English versions) of 
ttie Ministry of Power forthe year 1993- 
94.

(2) (i) A copy of the Annual Accounts 
(Hindi and English versions) of the
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Himachal Pradesh State Electricity 
Board, Shimla. for the year 1991 -92, 
together with Audit Report thereon 
under sub-section (5) of section 69 of 
ttieElectiricity (Supply) Act. 1948read 
with Clause (c) (iv) of tfie Proclamation 
dated the 15th December. 1992issued 
by tfie PreskJent in relation to the State 
of Himachal Pradesh.

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the 
Audited Accounts of the Himachal 
Pradesh State Electricity Board. 
Shimla, for the year 1991-92.

(Placedin Library, seeNu. LT-3814/93\
(3) A copy fo the Annual Financial Statement

(Hindi and English versions) 
IrKorporating 1991 -92(Actu£ils). 1992 
93 (Budget/Revised Estimates) and ' 
1993-94 (Budget Estimates) of the 
Himachal Pradesh State Electricity 
Board. Shimla. arxl sub-section (3) of 
section 61 of the Electricity (Supply) 
Act. l948readwithciause(c)(iv)oftf)e 
Proclamation dated the 15th 
Decen-.ber. 1992 issued by the 
President in relation to the State cl 
Himachal Pradesh.

(4) A statement (HirKh and English versions)
stiowing reasons for delay in laying the 
papers mentioned at (3) above.

(5) A statement (Hindi and English versrons)
sf lowing obiects and reasonsfor laying 
the Annual Financial Statement of 
Himachal Pradesh State Electricity 
Board. Shimla. forthe year 1993-94

(6) An abstract of the Annual Financial
Statement (Hindi and English 
versions) of the Himachal Pradesh 
State Elecrticity Board, Shimla and 
vxnnments of the Government of 
Himachal Pradesh.

[Placed in Library, seeNo. LT-3815/93\
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Detailed Demands for grants of the 
Ministry of Planning and Programme 
m plementation for 1993*94

THE MINISTER OF STATE OF THE 
^MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTAION (SHRI 
GIRIDHAR GOMANGO): I beg to lay on the 
I  able acopy of the Detailed Demandsfor Grants 
(Hindia and English versions) of the Ministry of 
Planning and Programme Implementaiton^r 
the year 1993-94.

[Placed in Library, seeNo. LT-3816/93)

Indian Post Office (Second 
Amendment) Rules 1993

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SLfftH RAM); IbegtolayonlheTableacopyof 
the Indian Post Office (Second Amendment) 
^Rules, 1993 (Hindi and English versions) 
published in Notification No. G.S.R. 259(E) in 
Gazetteof IndiadatedtheBthMarch, 1993under 
sub-section (4) of section 74 of the Indian Post 
Office Act. 1898.

[Placed in Library, see No. LT-5jpi7/93J

13.40 Mrs.

CHAITRA29,1915(SAKA) Employment Of Manual 2142Scavengers & ConstrctionofDry Latrines (Prohibition) Bill 
“That leave granted to introduce a Bill to 

amend and consolidate the law relating to trade 
marks, to provide for registration and better 
protection of trade marks for goods and services 
andforthe prevention of the use of fraudulent 
marks."

The motion was adopted.

TRADE MARKS BILL*

'fSnghsh]
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY/ 
SHRIMATI KRISHNA SAHI: Sir, I beg to move 
for leave to introduce a Bill to amend and 
consolidate the law relating to trade marks, to 
provide for registration and better protection of 
trade marks for goods and services and for the 
prevention of the use of fraudulent marks.

MR. DEPUTY SPEAKER: The question is;

SHRIMATI KRISHNA SAHI: I introduce the 
Bill.

SHRI GUMAN MAL LODHA (Pali): Sir I 
have to say a word againstthe introduction of the 
Trade Marks Bill.

[ Translation]
SHRI GUMAN MAL LODHA (Pali): Under 

the Trade marks Bill efforts are being made all 
overthe country to implement Dunkel proposals. 
However, no discussion has taken place on 
Dunkel proposals so far. This is my basic 
objection. A policy should be formulated before 
implementing these proposals.

[English]
MR. DEPUTY SPEAKER: Mr. Justice, the 

Bill has already been introduced. You have not 
given any notice objecting to the introduction.

13.42Hrs.

EMPLOYMENT OF MANUAL 
SCAVENGERS AND CONSTURCTIONOF 

DRY LATRINES (PROHIBITION) BILL*

[English]
THE MINISTER OF STATE IN THE 

MINISTRY OF HUMAN R ESO U R CE 
DEVELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER OF 
S TA TE  IN TH E M INISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI MUKUL 
WASNIK): Sir. on behalf of Shrimati Sheila

' Published in gazette of India. Extraordinary. Party II, Section 2, dated 19.4.1993
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Kaul, I beg to move for leave to introduce a Bill 
to provide for the prohibition of employment of 
manual sea vengers as well as construction and 
maintenance of water-seal latrines and for 
mattersconnectedthefewithonnctdental thereto.

MR. D E P U TY  SP EA K ER ; The question is:

“That leave be granted to introudce a Bill to 
provide for the prohibition of employement of 
manual scavengers as well as construction of 
continuance of dry latrines and for the regulatkxi 
of constaiction and maintensux:e of water-seal 
latrines and for matters connected there with or 
inckjental thereto.

The motion was adopted
SH R IM U K U LW A SN IK ; I introduce the Bill.

MR. D E P U TY  SP EA K E R : The House now 
stands adjourned to meet again at 2.45 p.m.

The Lok Sabha then adjoumed for lunch titf forty-five minutes past Fourteen of the Clock.
TheLokSabha re-assembled after Lunch at fifty-three minute past Fourteen of the CkKk.

MR. D E P U TY -S P E A K E R  - in the Chair
MR. D EP U TY-SPEA K ER : Now. Shri Dinesh 

Singh will make a statement.

are no doubt, aware of the political events 
evolving in Pakistan in recent weeks. On 18 
April, 1993. the President of Pakistan. Mr^^ 
Ghulam Ishaq Khan, dismissed the Govemment ‘ 
of Prime Minister Nawas Sharif, dissollved the 
National Assembly and inducted a caretaker^ 
Govemment with Mr. Balakh Sher Mazari as the 
caretaker Prime Minister. The other two 
Ministers sworn in are Mr. Farooq Leghari of the 
Pakistan Peoples Party and Mr. Hamid Nasir 
Chattia of the Pakistan Muslim League. There 
have t)een general indications from the office of 
the president of Pakistan that elections will be 
held around the middle of July, after a gap of 
neariy two and a half months. From the remark 
made by the chief of Army Staff, the view of the 
armed forces is that the processes generated by 
the decision of the President of Pakistan on the 
18th of April should t>e finally resolved e itf ^  by 
the courts or by the people of Pakistan.
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Government in Pakistan

14.54 Mrs.

[English]

S T A T E M E N T  BY M IN ISTER

Dismissal of the Nawaz Sharif 
Govemment in Pakistan

T H E  M IN ISTER  O F  E X TE R N A L AFFAIR S 
(SHRI DINESH SINGH): Honourable Members

Devek)pments in Pakistan are t>asically that 
country's internal affair. But there is no 
gainsaying the fact that events in this important 
neighbouripg country always have implicatic ns 
forus both in general and in terms of our security 
We canrK>t thus remain indifferent towards the 
situatk>n in Pakistan. Being a democracy 
ourselves, we would wish to see democracy 
fk>ursh in Pakistan. In the prevailing situation 
where elected Governments have been^ 
repeatedly impeded from striking roots and 
gaining continutity in their polk^ies, a phase of 
uncertainty in our relatkm with Pakistan cannot 
beruledout. Govemment will be ck>se»yfollwoing 
further devetopments.

It is however, our hope that whk:hever 
Govemment is in power in Pakistan. the attitude 
of reason and moderation will animate their
policiestowardsus. ashavingagoodneghbouny'.
working relationship with Pakistan remains a
continuingobiective in our policies towards that

country.



MR. DEPUTY SPEAKER: Now we shall 
 ̂Jake up Matters Under Rule 377

Shri Uttamrao Patil - not present. Dr. K.S. 
^Bhoi.

MATTERS UNDER RULE 377

i) Need to declare road from Gopalpurto 
Raipuras National Highway

DR. KRUPASINDHU BHOI (Sambalpur): 
The proposal for declaring the inter-State road 
connecting Orissa and Madhya Pradesh from 
Gopalpurto Raipur via Bolangir, Padampurand 
Khariat as National highway has been pending 
sirx:e long. This roadcatersto the needof at least 
half-a-dozen districts in Orissa. The people of 
Srtlrthem and Wstem Orissa take this direct 
route for going to Raipur. Bilaspur, Nagpur and 
Bomt>ay. Several people of Andhra Pradesh on 
the one side and Madhya Pradesh and 
Maharashtra on the other side.

2145 Matte/S UnderRule377 CHAITRA29,
14.55Hrs. discharged into the river. With increasing 

pollution, theproblemtiasbecomeacture. During 
January and February, 1993, Karad city had a 
major outbreak of jaundice and other water 
borne disesses. The epidemic claimed the lives 
of nearely twenty people. 0ver2,000people wlx> 
got infection are still suffering from the disease. 
The epidemic is still not cover.

This segment of Krishna River is included in 
the National River Action Plan, but the Plan has 
not yet started. It is unfortunate that the entire 
funding under the Ganga Action Plan Phase 2, 
The Yamuna Plan and Gomati Plan is spent in 
the three Northern States, while all other States 
continue to suffer from grave pollution of their 
rivers, and drinking water sources.

I request the Central Government to startthe 
Krishna segment of tfie NRAP on an emergency 
basis, without waiting or other formalities, in 
orderto avoid potential deaths due to recurrence 
of major epidemics.

15.00Hrs.
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The proposal to declare this road as National 
Highway was mooted more than a decade ago 
when the National Road CongTess has its 
conference at Bhubaneswar. Though the Unk>n 
Government had promised to do the needful it 

». has not yet been done on the plea of financial 
constraints. Since the Union Govemment has 

T^been paying attention do dvelop roads in the 
backward areas, this project should be 
considered on priority. As this road passes 
though tiackward areas, the demand of tfie State 
Govemment and the people be fulfilled and the 
roadfrom Gopalpurto Raipurt)e declared as the 
Naional H ighway without any further delay.

(ii) Need to start the Krishna Segment of 
the NRAP on an emergency basis

SHRI PRITHVIRAJ D. CHAV AN (Karad): 
The Krishna riverstretch between Karad and 
Sangli in Maharasthra is highly polluted. Effluents 
from sugar mills and city on sewage and are

(iii) Needto improve transport facilities in 
Sundergarh District, Orissa for all round 
development of the region

KUMARI FRIDA TOPNO (Sundergarh): I 
wish to draw the attention of the Govemment 
towards the plight of the industries established 
in the remote tribal t>elt of Eastem India. There 
ha3  been lot of disparity in matters of facilities 
between the urt>an and the rural-t>ased industries. 
The Eastern states dominated by tribal- 
population and rich in mineral resources, in the 
recent past have witnessed rapid 
Industrialisation. Besides some major public 
undertakings like Rourkela Steel Plant, Bhilai 
Bokaro Steel Plant and many private 
undertakings, big and small, have come in the 
region. But In all otherf ronts, the region has been 
denied otherfacilltes. Cities like Rourkela and 
Tatanagar has been deprived of air service 
facilities. Theconditlonsoftfie national Highways 
inthis region arethe woist, aff^ing the transport
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facilities adversely. The road construction of 
Bonai sub-division, known for its largest deposit 
of iron ore, Gopalpur, largest deposit of coal in 
Asia and Purnapani deposit of dolomite stone, 
all in Sundargarh district of Orissa, are the 
worst. Theseareasarenotcoveiedby telephone 
system too. These areas are thus not exposed 
to open market as transport facilities are not 
adequate. Hence the region is not able to attract 
private entrepreneurs for setting up of new 
industries.

I therefore. request the Central Government 
to improve transport facilities in Sundargarh 
district. Onssaforthe alt round development of 
the region.

(iv) Need to Prescribe a procedure to 
enquire Speedy relief to the innocent and 
helpless dependents of victims of Bomb 
Blasts in IMumbai (Bombay)

SHRI RAM NAIK (Bombay North): During 
the recent chain of tjomb blasts on 12 March in 
Mubai (Bombay), a large number of innocent 
citizens lost their lives. The blasts were so 
severe that many victims not only lost their lives 
but even bodies. The dead bodies were so 
multilated. burnt or charred that these could not 
be identified. I n addition, some bodies totally 
disappeared presumably due to generation of 
very high temperature.

The family memt>ers and the deperxJents are 
thus unable to probe the death or produce death 
certificates. Death certificate tjeing thepnmary 
evkjenceof death, the dependents cannot claim 
acompensation announced by the Government 
or Life Insurance Corporation or Pension or 
gratuity or Provident Fund dues or any other 
property of the deceased. Hence it is extremely 
necessary to prescribe an appropriate procedure 
to avokJ hardships to the dependents of the blast 
victims.

I request the Prime Minister to direct the

Departments concerned to immediately study 
the special situation and prescribe a procedure 
to ensure speedy relief to the innocent and 
hapless dependents of victims of the bomb^
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blasts.

(v) Need to provide medical treatment to 
Dr. Vishist Narayan Singh the renowned 
mathematician, at Government cost

[rnans/afon]

SHRI MANJAY LAL (Samastipur): Mr 
Deputy Speaker. Sir. Dr. Vishist Narayan Singh 
is a rerx>wned mathematician of our country who 
is called the successor of Aryabhatta. It is said 
that in the fieklof matliematics. after Ramanujam. 
he spread our count ry's name all over the world 
But due to some reasons, he suffered some 
mental ailment and was missing since August 
1989. Recently, he was traced in Chhapra tov̂ /n 
of Bihar wondenng like a beggar. Even now his 
family members are not able to provide him 
medical treatment due to financial constraints. 
The Bihar Government has laready announced 
that it would bear all the expenses on the 
psychiatric treatment of Dr. Singh, but he is the 
pnde oj theentire country and not of Bihar ak>ne 
He has brou^t laurels to our country in the entire 
world.

Therefore. I would like to request the 
Government of india that it should bear all the 
expenses on his medical treatment and if 
necessary, he should be sent abroad for 
treatment,

vi) Need to release more funds for North 
Bengal University Library

[English]
JITENDRA NATH DAS (Jalpaiguri): I would 

like to draw the attention of the Government to the 
acutechsisof fundsinthe North Bengal University 
Library that caters to higher education in all the 
undergraduate colleges of six districts of North 
Bengal and of Sikkim. The Univeristy itself and



any other person who wants to undertake 
academic research is not able to do so due to 
shortage of funds. The University could not 
renew the subscription of most of the essential 
journals. Without continuous flow of new and 
useful books, the teaching community is unable 
to do justice o the educational responsibility of 
unversity. The standard of higher education can 
also rx)t be maintained.

So. in orderto save the university library and 
the university of North Bengal, I urge upon the 
Central Government to take immediate 
necessary steps to release funds in fa vour of this 
University.

(vii) Need to grant special leave to those 
employees who had to remain absent on 
25th February, 1993 due to non-availability 
of public transport.

2149 Matteis UnderRule377 CHAITRA29.

SHRI RAfy/l KAPSE (Thane): Sir, before25th 
February it was declared that persons with 
Identity Cards will be allowed to reach their 
offices on 25th February, 1993. All the modes of 
transport especially from trans* Yamuna were 
not in operation on that day and so some 
employees residing in tha^rca could not reach 
their offices. .

Similarly, off ice-goers residing in other parts 
of Delhi coukl not reach theiroffices as they were 
not allowed tocross the turners put by autfwrities 
concerned even when they had Identity Cards. 
It was virtually Government-sponsored Bandh’ 
as alleged by the Print Media. The Bharatiya 
MajodoorSangh has demanded thata‘Special 
Leave’ may be granted for that day. I would, 
therefore, urge upon the Government to grant 
‘Special Leave' to those employees who had to 
remain absent on25th February. 1993for nofault 
of theirs.

SHRI RAM NAIK (Bombay North); Including 
the Lok Sabha secretariat;

1915(SAKA)
15.07Hrs

Arrest of Member 2150

ARREST OFMEMBER

[English]
MR. DEPUTY SPEAKER; I have to inorm 

the House that the Hon. Speaker has received 
the following communication dated 17th April, 
1993 from the deputy Superintendent of Police/ 
Central Bureau of Investigation/SIC. IV, New 
Delhi:-

“I have the honour to inform you that I have 
found it my duty, in the exercise of my powers 
under Section 41 of the Criminal Procedure 
Code, 1973, to direct that Shri Moreshwar Save. 
Member of Parliament, be arrested for 
commission of offence punishable under 
Sections395/397/332/337/338/295/297/153-Aof 
Indian Penal Code and Section 7 of Criminal Law 
Amendment Act, 1932. with regard to the 
demolition of thedisputedstnjcture at Ramjanma 

, Bhoomi at Ayodhya, District Faizabad. Uttar 
Pradesh, on6.12.1992being investigated t>y the 
Central Bureau of Investigation vide case No. Rc 
8(S)/92/SIU.V/SIC.II, New Delhi.

Shri Moreshwar Save, Member of Parliament, 
was accordingly aretsted at 6.30 P.M. on
17.4.1993 and is at present lodged in the CBI/ 
SIC.IV. Office/Guest House in Samrat Hotel, 
Chanakyapuri, New Delhi.”

SHRI RAM NAIK (Bombay North): Arrests 
are all right. But the houses of the Members of 
Pariiament are beign searched without infomiing 
the Members. Is it the rule of law or what? 
Decency demands that they are informed. Wfiat 
way the Government is worthing? It is just raiding 
the Houses of Members of Pariiament when 
they are not there. They can be called and the 
searches could be conducted. There should be 
something like a civilized Government. (Interruptions)

SHRI RAM KAPSE (Thane): This is a law of 
jungle. There is nothing else. If it is due today to
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Reddy resigns, why not Shri Sharad Pawar?
Shri Mukul Wasnik Ji, you are the Minister of
Parliamentary Affairs. You shoud tell.(Intenvptions)

the Membership of the LokSabha 
tSh. RamKapse]

Shri Moreshwar Save, tomorrow it will be about 
the others also. (Intenvptions)

MR. DEPUTY SPEAKER; There is also 
£ux>ther announcement.

[ Translation]
SHRI BHCX3ENDRA JHA(Madhubani); Mr. 

Deputy Speaker, Sir, I am coming to the issue 
that was raised earlier. I was told by the Table 
Office that in the approved list for Matters Under 
Rule377, my name stands at seventh position. 
But my name was not called here. There is 
something wrong somewhere. I only wantto say 
that it should be checked. I can be given an 
oppotunity even now.

[English] .
MR. DEPUTY-SPEAKER; I will check it up.

15.00 Hrs

RESIGNATION FROM THE 
MEMBERSHIP OF LOK SABHA

[English]
MR. DEPUTY SPEAKER: I have to inform 

the House that tf>e hon. Speaker received a letter 
yesterday from Shri. K. Vijayan Bhaskara 
Reddy, an elected Member from Kumool 
constiturwncy of Andhra pradesh resigning his 
seat in Lok Sabha. The hon. Speaker has 
accepted the resignation of Shri K. Vijaya 
Bbheiskara Reddy with effect from the 18th April. 
1993.

SHRI RAM NAIK (Bombay North); What 
happened to Shri Sharad Pawar, our Chief 
Minister? Is he not resigning his membership 
from the House? (Interruptions)

SHRI RAM NAIK; If Shri Vijaya Bhaskara

MR. DEPUTY SPEAKER; Let us take up the* 
next Item.

15.00 Hrs

COAL MINES (NATIONALISATION) 
AMENDMENT BILL 

As pased by Raiya Sabha.

[English]
MR DEPUTY-SPEAKER; The House Shan 

now take up Item Numt>er 12.

Shri Ajit Panja to move the Bill.

THE MINISTER OF S TA TE  OF TH E 
MINISTRY OF COAL (SHRI AJIT PANJA); Sir, 
I beg to move*

That ttie Bi n further to amend tfie Coal Mines 
(Nationalisation) Act. 1973. as passed by Rajya 
Sabha. be taken into ĵonsideration."

As hon. Members are aware, ttie Eighth plan, 
as recently approved envisages an addition of 
30,538megawatt dunngttie Plan perkxi. Out of 
this, 17,680 megawatt is in the State sector 
which incoudes a cpsK:ity of 2,810 megawatt in 
the private sector for which no public sector 
routlay is provided. It is, however, epxectedthat 
about 3.000megawatt cH additk>nal capacity wil 
materialise over and at>ove what has already 
been envisaged as indicated above in the private 
sector during tfie Plan period. The Eigtith Plan, 
therefore, places considerable emphasis on 
attracting private investments for power 
devekjpmerrt.

As a logical corollary. Government have 
taken a decision to permit private sector 
participation n  coal mining for captive

‘Moved with the recomandatlon of the President
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consumption. Similar necessity has beenfeltto 
pemr̂ it setting up of coal washeries to augment 
supply of clean coking coal to steel plants and 
other industrial users. As the hon. Members are 
aware, Government attach considerable 
importance to supply of quality coal. We have 
recently strengthened quality control measures 
and set up ConsumerCouncilstoensure quality. 
The beneficiation of non-coking cosU will ensure 
greater efficiency of the power stations and less 
burden on the Railways.

It is now proposed in the Bill to amend the 
Sub-section 3 of Section 3 of the Coal Mines 
(Nationalisataion) Act, 1973 as amended in 
1976 in orderto allow a company engaged in 
generation of power, washing of coal obtained 
from a mine or other end uses as may be notified 
by the Central Government, to lake up coal 
mining operations. This will be in addition to a 
company engaged in the production of iron and 
steel which has already been provided under the 
statute. With this amendment, the powercoal 
linkages for their captive consumption. The 
setting up of coal washeries in the private sector 
will also k>e facilitated.

Allthecontrols regarding approval of minings 
leases, environment clearances, sfety and 
welfare mesures etc.. as provided under the 
rutes will continue to be enforced. Private sector 
parties would have to take necessary steps for 
obtaining mining lease, environmental 
clearance, acquisition of landforthe infrastnjctual 
facilties and permission for directorate General 
of Mines safety for opening the mine. The Coal 
Controller will t>e further empowered underthe 
Coal Mines (Conservation and Development) 
Act to exercise adequate supervision over the 
coal mines to ensure safe and scientific 
exploitation of the mineral resources.

Th e  p>roposedamendmentwouldthus enable 
the private sector to augm ent our industrial 
production.

With these words. I commend the Bill forthe 
consideration of the Hosue

MR. DEPUTY SPEAI'ER: Motion moved:

‘That the Bill further to amend the Coai Mines 
(Nationalisation) Act, 1973, as passed t>y Rajya 
Sabha, betaken into consideration.”

MR. DEPUTY SPEAKER; The total time 
aliottedforthissubject is two hours. The Congress 
has been allotted 52 minutes, BJP 25 minutes, 
Janata Dal 12 minutes, CPM seven minutes, 
CPI three minutes, AIDMK two minutes, Telgu 
Desam one minutes, AMM one minute.

We have received two names from BJP. 
three names from Congress, one from Janata 
Dal and one from CPM. Now we shall have to 
confine ourselves with the time allotted. Every 
time somehow orthe other, we are very much 
completed toextend the time. It stands in the way 
of the progress of the business of the House. 
Therefore, my kind request is to confine to the 
time allotted to each political party.

Now Shrimati Rita Verma to initiate the 
discussion.

PROF. RITA VERMA(Dhanbad): Mr. Deputy 
Speaker, Sir, now we know that the private 
power generating units and the steel plants 
would be altowed to develope capitve coal mines 
for meeting their own requirements of coal and 
also that the private coal washeries could be set 
up to supply clean coaking coal to the steel 
plants and other industrial areas. Coal is really 
the crucial source of mineral welath in our 
country. It was nationalised in order that the 
ownership and control of such resoruce should 
vest with the State and thereby so distribute H as 
best to subserve the common good. It amazes 
me to no end as to how the Government is all the 
time talking of tfieNehruvian model but in practice 
they are going exactly in the reverse direction.
It reminds me of a saying: “ When you are at the 
crossreads, blink to the left and move to the 
right”.

The hon. Minister of Coal is of course, very 
efficient and very clever and he can keeps both
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Jhe left and the right very happy. The reasons 
mentioned in the Statement of Objects is the 
"resource crunch**. But honestly. Sir, is this the 
only reason? Have you honestly analysed the 
reasons for your failure in tfie nationalised coal 
sector? The Public Sector Enterprises Survey 
report has analysed this aspect.

I shall quote from it. It says that;

“The main reason for slippage in 
implementing the capital profects are: the land 
acquisition, delay in supply of equipment, change 
of techrx>logy, adverse geo-mining corvMions. 
poor performance of the turnkey sectors etc .**

In my area also lie two of the erring units of 
the Coal Inida Limited, that is. BCCL and ECL. 
BCCL has earned a loss of over Rs.380 crore 
last year and the ECL. a loss of over Rs.326 
crore. Otherwise, the Coal Inida Limited could 
haveeamed a profit of over Rs .867crore. What 
are the resasons for this terrible performarx:e of 
these two companies? According to their own 
admission, the capacity utilisation of dumpers 
used in the BCCL is only 32 percent, that of the 
dozers is 36 per cent and that of the shovels is 
just 22 per cent. And yet, ttiey brought various 
machines to the tune of millions. The interest 
paid on them is also one of the main causes of 
loss. In the Putki-Balihari project, there were 
machines tx>ught to ttie tune of Rs. IScroretsut 
they have not been able to produce even 13 
tonr^es of coal. This is only one of the numerous 
examples. I can give you many such examples 
but there is no time tc go into these things in 
depth.

15.18HTS

SHRISHARAD OIGHE in the Chairi
What I am trying to emphasise is tfiat these 

machines were rrK)Stly bought by the aid given 
by the World Bank. I am terribly upset that in 
these changing times wtien everything is t>eing

dictated by the multinationals and the World 
Bank, there are strings attached to the aid given 
by them. In fact, the Minister has admitted so 
much in the Coal Consultative Commitees that 
foreign collborations do have their terms and 
conditions which we have to accept. Are we not 
walking into the similar trap again? We are 
inviting the multinationals to do our work for us. 
Wtiere is the guarantee that these multinational 
will not force new conditions on us? When these 
multinational were invited for the exploration of 
oil fields, they wanted the distribution rights as 
well. Where is the guarantee that they will not 
want these privileges again? They may demand 
that cola be distributed according to their fancy 
and that they shoukj t>e allowed to fix its price too.

Andthen.tfiereisanother question. If we have 
to relay so much on foreign technology what is 
our own CMPTI doing? What is their success 
rate in comparision ot the moneys spent on 
them? In fct. a major surgery is required in alt 
tfieseemngcompaniesofttie Coal India Limited, 
specially in BCCL and ECL. But surgery docs 
not mean that the patient sfwuld t>e left there to 
die.

If these corppanies improve their 
perfomvince, or at least break even, there will tie 
no resource crunch and no need tor privatisatkxi 
I am not against privatisation as such. But it is 
not a solutk)n to all the evils. Which business 
men woukl like to touch a loss making proposition 
even with a barge-pole? If you offer all your 
creamy proposals to them thr- '"'oni lorjia will 
find the going even tougher

The most important questk>n is that I am 
terribly worried about the future of our men. The 
labour force working in the cola mines, their 
interests, their wages must tie protected. There 
shoukJ not be arty deterioration in thetr working 
conditk>ns. I am afraid that these new projects 
will not be labour oriented. They will rwt bother 
about the welfaire of the labouror the development
of the neart))( villages. In fact, my people are very 
much afraied that the horrors of the pre- 
natkxialisation period will be repeated agains.

Amend. BUI 2156
As passed by Rajya Sabha
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when they were intimidated by the goons of the 
collieryowners. Thatshouldneverhappenagain. 
We must ensure that the horrors of that period 
will not t>e repeated again.

I would suggest that a Parliamentary 
Committee be formed to examine all these 
aspects of privatisation in depth and the hon. 
Minister take a decision after consulting them. 
The Committee may of course be asked to 
submit its report within a stipulated time.

SHRI BUOY KRISHNA HANDIQUE (Jortiat): 
Mr. Chairman Sir, I rise to support the present 
amendment of Coal Mines Nationalisation Act. 
1973. This amendment is necessitated by some 
compelling circumstances. Firstly there is an 
alarming power crises gripping the country. 
Secondly Coal India Limited and Nyveli Lignite 
Corporation Limited, the major producers of 
Coal and lignite in the public sector, inspite of 
significant rise in production arefacing resources 
constraint to go in for projects commensurate 
with their high production level, all in short span 
of time. Thirdly basic industries like steel which 
IS the mother of all industires are facing short 
supply of washed coal which has adversely 
affected steel produotion.

Coal is no doubt one of the major sources of 
pwoor. However, till recently coal production in 
the country was not that assuring to give a 
special thrust for augmentation of (xswer and to 
sustain the steady and viable additional power 
generation.

But the coal production scenario has in the 
mean time changed dramatically. Coal India 
has achieved an all time high and the coal 
production is 204.14 million tonnes. This 
represents a growth of 7.65 per cent over the 
production 185.65 million tonnes in 1991. The 
coal off take was 198.20 million tonnes which 
exceeded the target of 194.13 million tonnes by 
4.07 million tonnes. This is the highest quantum 
jump achieved in any f inanaial year. It is a growth 
rate of 7.6 percent despite general stagnation in 
industrial production during that year. But we

should t>ear in mind that the production is not for 
production sake only. The importarH question is. 
how best the irrcreased production can slove the 
nation's interest.

It may however, be argued, as it has been 
done by some, questioning the necessity of 
privatisation, that consumption in power sector 
hasalready increased to6.5percent in 1991 -92 
as against 4.6 per cent in 1985-86 and further 
increase in2000-2001 will be in the likelihood of 
7.2 percent.

It may furthert>e sakt in respect of despatclies 
of powersector. Coal India has already supplied 
nearly 122.8MT o> coal to the power sector as 
against 108.6 MT in 1990-91 and has already 
met the additional demand of 123 MT made by 
Central Electricity Authority as against 115MT, 
thus registering an exceptional growth rate of 13 
per cent. But in spite of this, we have to t>ear in 
mind the resource constraints. Saddled with due 
from consumers, including the public sector 
undertakingstothetuneof about Rs. 1.400crores, 
and supported by a budgetary allocation of just 
Rs. 1.000 crores from Planning Commission, 
this potential is not just in a position to be fully 
tapped so that some substantial measures can 
be taken for increasing power generation which 
is the need of the hour. So, the question of 
providing for coal linkages to power generating 
units in the pnvate sector is being mooted. This 
isncessary. {

It is a wise decision to offer new coal and 
lignite mines to the proposed pwoer stations in 
the private sectorfor the puipose of captive terxl- 
use. Similarly, we cannot afford a decline in 
steel production due to lack of electricity or 
washedcoal. Theparagmatic way outwouldbe 
to have washeries in the private sectorto augment 
the availability of wasfied coal to steel plants and 
power houses. It is no use making a fuss or 
raising a fracas over the issue of privatisation. 
Let us take it as pnvatisation by compulsion, and 
not by ideology, if that satisfies some. It is not; 
against the Nehruvian model. It is very well in the 
framework of Nehruvian model according to
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which both public sector and private sector exist 
side by side.

I believe and the hon. Minister will naturally 
say while he gives ttie reply that ttie Government 
has no plan to privatise the subsidiaries of Coal 
India, like Eastern coalfields Ltd and Bharat 
Coking Coal Ltd on the sole ground that these 
companies have been continuously making 
profits. But to hand over virgin coal-mines to 
private parties is quite a different proposition. 
Power grade coal is locked in the virgin mines, 
it is imperative that these coalfields are exploited 
before it is too late.

Ater all, we should rememt>er that private 
sector companies' participation in electricity 
generation and distribution is not a new thing in 
our country. The have t>ecome a part of Indian 
electricity scenario for about a century. It does 
not suddenly emerge out of ttie present polk:y of 
liberalisation, it has a history of its own. No 
doubt, the share of private companies is ruxninal 
- )sut 4.1 per cent of the total installed capacity
• their capacity being2,862 MW out of total of 
69,000MW as on date, yet noor>e can wish away 
their participation on a limited scale.

The proposed amendment give a limited role 
totheprivatesector. It isavery limited role which 
the amendment wants to give it to the private 
sector. While discussk>n in connection with the 
Coal Ministry, I would like to suggest to the 
Government that a separate company be fomied 
f orthe North-Eastem regkxi. This regkxi has the 
highest col reserve in the country which is 
mostly concentrated in Meghalaya, Nagaland 
eind Assam. The North-Eastem regk>n needs to 
have an exclusive domain to concentrate and to 
identify the areas.

The second poirrt which I woukJ like to highlight 
Is tfte problem of subsidence in the neighbourhood 
of coalfields. This topographical instability has 
caused grave concern particulariy in the 
*Rawiiganj town of West bengal which is ttie worst

case of subsidence. Coal mining in Inida has a 
history of morethan 1 SOyearsendtheoldmining 
practk:es have left a legacy of unapproachable 
workings which are, in general, partly or fully 
water-logged. With the pressure of p>opulation 
arxl industrial development in coal mining areas, 
surface properties were made over 
unapproachable and unknown underground 
workings resulting in collapses and thereby 
causir>g subsiderKre and underground fire. The 
present measures are just rudimentary and 
slipshod. Mere sand filling will not solve the 
problem. It needs scientific and appropriate 
measures. Merely evacating people from the 
area is just retreating from the scnene. It is not 
by retreating but by attacking the problem with 
determination and scientific approaches that 
will yiekJ good results. With these observatk>ns.
I support the amendment and I dohop>ethatthe 
hon. Minister will also considerthese two |x>ints 
tfK>ugh it is not exactly connected with this Bill, 
that is. formation of a sep>arate company for the 
North Eastern region and the problem of 
subsklence in the coalfiekj areas, particularly in 
West Bengal and Bihar. I do believe that the 
proposed amendment will give the required 
thrust and boosttothe production of washed coal 
which is helping the cola idustry. the power 
industry arxJ steel industrytoprosper and develop.

SHRIBASUOEB ACHARIA(Bankura): Sir,
I rise to oppose this Amendment Bill because 
this is against the spirit of coal mines in the Act 
of 1973. The very purpose of rationalisation of 
coal mines which were under the private 
mar>gement prior to 1973will be defeated if this 
amendment is passed by Lok Sabha and it has 
already t)een passed by the Rajya Sabha. So. 
this will reverse the direction. Sir. this year is the 
20th year of nationalisation of coal mines. Sir. 
when the Coal Mins Nationlisation Bill was 
brought in 1973 by the then Minister of Coal. Mr. 
Kumaramangalam. he said;

“Coal is really the crucial source of mineral 
wealth in our country. During the period of 
absolute laissez-faire, profit was the primary 
consideration. The safe methods are only in the

Amend. BUI 2160
As passed by Rajya Sabha
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picture and national interest was completely 
forgotten. This legislation is brought in orderthat 
ownership and control of such resoruces are 
vested in the State and thereby so distributed as 
best to subserve the common good.”

When this Act was amened in 1976, in the 
preamble of the Act also, it was added, saying 
that it is hereby declared that it is expedient in the 
public interest that the Union should take under 
the control of regulation, development of coal 
mines to the extent therein after provided in Sub
section 3 and 4 of Section 30 and to provide 
acquisition and transfer right in order that the 
ownership and control of such resources are 
vested in the State, thereby so distributed as 
t>est to subserve the common good.

So. wittKHJt amending ttie preamble of the act, 
how can the Minister bring this amending Bill? 
While moving the Bill he said that DGMS will be 
there to see that the safety measures are taken 
when as the coal mines will be handed overto 
the pnvate owners. DGMS was there prior to 
nationalisation also. Alt these regulations were 
also there. I n spite of all these things there was 
no scientific mining and no safety measures 
were taken by the 0Hvate owners. You may t>e 
knowing that the fire whk:h took place in Jharia 
coal field in 1933 is still continuing. The main 
purpose of the private owners was to garner 
more tand more profit andthey did not kx>kafter 
the welfare of the workers.

One of the reasons putforward by theMinister 
to bring this amending Bill is to have a better 
quality of coal. We have abundant reservers of 
coal. Inour country we have prime coking coal 
to the extent of4039million tonnes and medium 
coking coaltotheextent of 16234million tonnes. 
Neariy 40 per cent of the medium coking coal 
belongs to low volatile category which has 
practically remained un-utilised.

There are atxHit 62 coal washeries and their 
capacity utilisation is abodt70to80percent. The 
ash content of the coal washed by these 
washeriesisabout20percentto21 percent We

are importing coking coal to the extent of 7 
million tonnes. This year we will import 7 million 
tonnes of coking coal from Australia for oursteel 
plant. ISCO has one washery in Chasnala. The 
coal Wcished in the Chasnala washery carries an 
ashcontentof 17percnet. 0utoftfie60washeries 
that we have, most of them were manufactured 
in sixties and thus the machinery and the 
technology usedin those washeries havebecome 
outdated. They need modernisation. Some of 
the washeries are now covered under the 
modernisation programme.

So my modernising these washeries. we will 
be able to increase our capacity, increase our 
production and also improve the quality of coal.

The Central Fuel Research Institute (CFRI) 
had prepared a Report where it had been stated 
that our washeries can produce such quality of 
coal which we are importing from Australia and 
thus we will be able to saye our scarce foreign 
exchange.Therearefourwasherieswhichwere | 
previously captive wctsheries of Hindustan Steel 
Company Limited viz. now, the Steel Authority 
of india Limited. The are Patherdih, Dugdha and 
vhojudih washeries. These washeries are of 
Bharat Coking Coal Limited. These washeries 
were priorto 1983viz. the captive washeries of 
Steel Authority of India. But these were merge 
with Bharat Coking Coal Limited. We do not 
know the reason. Wedo not know whetherafter 
themergerwith BCCLthequality of washed coal 
has been irx:reased and whetherthe ash content 
has been reduced. But what we have seen isthal 
after 1983, the quality of coal had deterioratec 
and the capacity utilisation of these washeries 
had also reduced. So, there is a demand since 
the inception of SAIL viz. erstwhile Hindustar 
Steel Company Limited, that these washeries 
should be re-merged with the SAIL.

Sir, a Committee was constituted. When thi; 
question was asked, the former Coal Ministe 
had sakl that a Committee had been constitute< 
and the Committee was to give its report by 31 s 
March. The Report had t>een submitted to th< 
Ministry of Coal. We want to know wtiether th<
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Minister of Coal had taken any action on this. His 
predecessor had admitted that after the merger 
with the BCCL. both quality and the capacity 
utilisation had deteriorated. A number of experts 
who were working in our country on this were 
trying to find out how to reduce our import and 
how we will be able to save our scarce foreign 
exchanges. They had also suggested that if 
thses washeries are again merged with SAIL 
and made captive coal washeries. then the 
SAIL’S interest will be there to produce t>etter 
quality of coal with less ash content.

You see Section 2. It is stated “such other erxJ 
use as the Central Govemment may by 
notification specify." Now. he is stating, for 
generation of power, you require funds. There 6 
constraint of f urKls. The pnvate sector and the 
multi-national companies will come and set up 
ttiemnalpowerstatk>ns. Forthis. the requirement 
of coal will t>e increased.

' The production has to be increased. Our 
' target of production by the end of tfie Eighth Five 
VearPlanis311 million tonnes. Last yeat. Coal 
lrKiiacouldproduce214 million torvies. Inorder 
to achieve that target, fund is requried; but
tHJdgetary sup>port has tieen reduced to 90 per 
cent from 100 per cent.

The Minister has saidforbeter quality of coal. 
*forbeneficiationof coal, for smooth transportation
■ of coal, for everythung t>etter. they are handling 
sbver some of the coal mines to tfie private sector. 
rHe has saida number of times that Coal IrxJia wiH 
(not be privatised. What is this ?

Already Tata has some captive m ir^ ; Tata 
ias been alk>wed to retain mines; Tata has 
already coal washeries. Only Tata was allowed 
when coal was nationalised: rK> other private 
}arty was allowed to retain even captive coal 
nines, so. in the name of allowing the private 
:ompanies. allowing the multinational 

nsompanies the captive mines, now the 
}V^overnment is denationlising what was

nationalised in 1973 in a clandestine manrter.
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We know there are problems of getting land; 
then there are mechanised machines. You will 
be surprised if you see the utilisation of heavy 
earth movers machines, the average utilisation 
is 60 to 65 per cent. Tfie percentage of a brake- 
down of these machines is 19 
What steps the Coal IrnJia has taken to improve 
its productivity? What stpes the coal India has 
taken to improve, what is called, OMS. which is 
the lowest among the developing countries. 
China has the largest number of underground 
mines; it has80 percent underground mines; 
and having 80 percent undegroud mmes, China 
is the largest producer of coal; China last year 
produced 1000millk>n tonnes of coal; whereas 
wecoukJ produce 214 millk>n tonnes of coal. We 
have abundant reserves. If those reserves are 
exploited, then we can have more production. 
Even proper exploration work has not taken 
place

In my Slate. Raniganj Coalfield is ttie okJest 
field in ourcountry. The entire Raniganj town is 
indanger. There is a need for shifting Raniganj 
town, ttie entire coal tielt areatiecauseof private 
mining. Once/thc. o is pnva'ie mining then there 
is a danger, becausc tliese private owners do not 
take any safety measures their motivation is to 
corner profit. If these coal mines. whk:h were 
nationalised in 1973. are handed over to the 
private mangement, then the same method they 
will adopt. The only purpose of the multinat loi > nl 
companies is to comer profit, not to adopt any 
safety rr>easures or social obligation.

In underground mining, we can get better 
quality of coal. But. what I the position in our 
country?

The production in underground mining is 
gradually reducing, in ECL in 1988-89 it was
16.40 millk>n tonnes and it has t>een reduced to
11.72 millkm tonnes. Thetotalproductk>nincoal 
Indiain 1988-89was6l .28milliontonnesandit 
Kiad come down to45.84million tonnes in 1991- 
92.
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The hon. Minister may enlighten us whether 
the production in underground mining has Ijeen 
increased because for a better quality of coal we 
should have underground mining and it is also 
labour intensive.

We support the demand of the NorttvEastem 
States. In fact, the Committee on Public 
Undertakings had submitted a report on Coal 
India where it was recommened that there is 
good quality of coal in the North-Eastern region 
although the silver content in the coal of the 
North-Eastern region is40-45per cent. Still that 
coal can be utilised by our steel factories if it can 
be carried through Bangladesh. If it could be 
carried through Bangladesh then transportation 
costs would be less.

I support the demand that there should be 
separate company for North- Eastem region. 
Although it may be a small company, still it will 
t>e directly under the Coal India. There is need 
for a separate subsidiary company tor the coal 
mines which are in the North- Eastern States to 
tXK>st up production of coal there.

We should also have a washery of the Coal 
India in the North-Eastern region so tfiat the coal 
ext trncted there can t>e washed, the silver 
content and ash content can be reduced, and 
then that coal can t>e utilised t)y our steel industry, 
so that there would no need or imp>orting coal.

There was an agreement to import seven 
million tonnes of coal; in 1980-81 it was one 
million tonnes. India used to improt from 
Australia and the imported qua ntity increased to 
seven million tonnes. But our steel production 
has not been irKreascdtothat extent since 1980- 
81.

There also the need to have the modem 
technology is there in our country because we 
haveourirxjigenousooalandwehaveabarKtoned 
large reserves of coal. I cannot understand why 
we cannot have that tehnology in our country. 
With a mere 19 per cent of ash content, if we can 
develop our technology, we can have better

results and we need not depend on the import of 
coaking coal toroursteel industry.

What is happening today in the case of DAP 
in our country?

Most of the plants werecloseddownt>ecause 
of our dependance on imports from abroad. We 
want that we should not go in there reverse 
direction. That is against the spirit of 
nationalisation. The government is trying to 
urKlowhatwasdonein 1973, by this amendent 
The f^tionalisation of taken up in 1973.

I oppose this Bill and I hope that the hon. 
Minister will accept the suggestion to refer the 
tiill to a Select committee, not to a Joint Seciect 
Committee tiecause already the Rajya Satiha 
has passed this Bill.

The day Opposition tx>ycotted the Rajya 
Sabha sitting because of Ayodhya issue, the Bill 
was passed there. So. I am making this 
suggestion and I hope that the Minister will 
definitely accept than this Bill t>e referred to the 
Select Committee. Ail the Members of 
parliament will then discuss it and give their 
views. So, it shouM not be passed, then it will tie 
against the spirit of natkmalisation of coalmines.

[Translation[
SHRI OEVENDRA PRASAD YADAV 

(Jhar^harpur): Mr. Chairman, Sir. the Coal Mirtes 
(natkmeilisation) Amendment Bin. 1973hasbeen 
brought forward in the House for further 
amerKtment. But this is against the Preamble of 
the Constitution. Secondly, how far it will be in 
the national interest to privatise the coal mines 
is a mattertot>e considered. How far it will t>e in 
the intererst of the workers also to invite the 
private sector companies or multinational 
companies. I think it is against the interest of the 
workers. I will even jeopardise tfieir democratk: 
rights. So, I rise to oppose this Bill.

So far as the aimsand objects of this BiH are 
concerned, it has t>cen sated that privatisation
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has to be encouraged forthe production of good 
quality of coal. This has been stated by the 
Minister also. I would like to submit that this is 
totally against the aims and objects. They are 
only in literature and nothing will be done in 
practice to fulfil them. Best quality coal is 
available in Jharia, Dhanbad and West Bengal. 
So far as the question of modernisation of 
washeries iscorK»med, new techrKSiogy should 
be aF>plied in them. Instead of nationalisation, it 
is being said that private sector should t>e 
encouraged. In fact there is need to nxxJemise 
the washeries. If this is done good quality coal 
can be produced even today. There will be no 
need to privatise the coal mines for this 
reason.

Regardir>g power generation, he has stated 
that it will increase by 3000 megawatts. In this 
regard, he said that they are bringing this bill 
under the Eighth Five Year Plan for this reason 
only.

I, therefore, would like to submit that this BiH 
wants to sabotage the spirit of nationlisation so 
far as Bihar is corK;erned. We will not allow 
anybody to take awaycoaiform Bihar. The way 
Coal sector is being handed over to private 
sector is unfortunate. It has been clarified in the 
Objects and Reasons of the Bill. We will not 
allow anybody to carry coal from Bihar. The 
royalty on coal has been witfidrawn through the 
Supreme Court orders. Now the outstanding 
oryalty is not being paid. The royalty rate is not 
t)eing raised. Coal is tt>e greatest mineral welath 
of Bihar. It is available in abundarx:e,particulafty, 
in jharia and Dhanbad in South Bihar. There are 
huge reserves of coal. But the Government is 
not in favour of modernisation and providing 
latest technique in the field of mining. It has not 
taken any initiative in this directkxt. The Central 
Government is interfering in State matters and 
encouraging mutti-natkxial companies to come 
in the coal sector. It is pushing the country 
towards economic slavery by promoting the 
multi-natkmal companies.

SHRI TARA SINGH in the Chain
The country is being mortgaged. It is a blow 

to our self-reliance and soveringty. The 
Government is just tyring to find lame excusses 
like irx:reasing power generation etc. for getting 
good quality of coal. Therefore, I categorically 
state that it will not increase production. There 
is a deliberate attempt on the part of the 
Government to mislead us through this Bill. The 
mentality of the Government is quite obvious. 
The Bill has been brought in the name of 
irv:reasir>g power production, but it is rK>t afact. 
This is all I wanted to say.

[Englishi
SHRI SRIBALLAV PANIGRAHI (Deogaiti): 

Mr. Chairman, Sir, this is a very small, one-page 
Bill; only on ttie side of one page. It is one of the 
smallest Bins whch has come t)efore this House 
forconsideratk>n. Generally we have Bills which 
run irrto several pages. Although it is a small Bill, 
a or>e-page Bill, it is quite a signifcant Bill. In fact 
it is with far-reaching consequences. There are 
some doubts also t>eing expressed about this 
BiH. I make it very dear at the outset that I support 
tfie Bill. Of course, I have some reservations.

I was very carefully listening to the speeches 
of the hon. friends from the other side. Shn 
Basudeb Acharia. Shrimati Rita Verma, Shri 
Devendra Prsisad Yadav etc. I would like to ask 
them one question. Are there respective Chief 
Ministers -Jyoti Babu, Lalu Babu or Biju Babu 
not inviting industrialists, mutti-natkxialstocome 
over to their respective States and make 
investment in power sector? The question will 
be put to Jyoti Babu whether he wants power 
plants in private sector because we do not have 
money to that extent and some multi-national 
companies or some out siders are interested 
and are they not positively responding to such 
questions?

In fact, last week I have got a letter from the
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Chief Minister, Orissa wherein he has, rather, 
glorified himself and he has taken the credit at 
having arranged large-scale investment for 
power sector in Orissa, which I happen to 
represent in this House. Why this double 
starKlard? When they want private sector to 
come and invest, they do not mind power plants 
to come up in private sector, why shoud not the 
say so? When tfxjse people who are coming for 
setting these power plants, have a condition of 
captive coal mining, what is the option forthe 
Government? That is the compulsion urKlerlying 
this Bill.

We cannot afford to remain without further 
growth of power sector.

We have to go in for further highergeneration on power. As you are aware, it is power which 
holds the key to the progress and economic

• devekipmentofthecountry.

Sir, everybody in this House knows the extent 
of power shortage it̂  our country. There is hardly 
any State whk:h does not suffer from power 
shortage. Our State of Orissa heis to its credit, 
one-third of the total coal reserves of the whole 
country, but we have about 33 percent of power 
cut and even during winter, ŷ e have power cut. 
So, is the situation in some other States. So, 
when we do not have money and we cannot 
arrange funds for investment in the power sector' 
IS being given some concessions. In the Steel 
sector. Rourkela Steel Plant and some other 
Steel Plants have kept captive coal mines the 
Tatas also have kept captive mine. Even some 
of the people who have these captive coal mines, 
they are interested to hand overtfien to Coal India 
Limited. This is also a very serious stituation. 
Precisely speaking, this is a part of our 
liberalisation policy.

Sir, everybody knows that now we are 
implementirigtfielitieralisationpolicyandithas • 
also started paying dividends after about 15 
months. This year's budget is an evidence 
thereof. Everyt>odyalsokrK>wswhatwouldhave 
happened had we not gone for a liberalised 
economk; policy. Twenty years figo, in 1973 
wfien Madam IrKiiraji was the Prime Minister, at 
her instance, there was nationalisation of coal

mines in our country and it was definitely a 
historical measure and naturally, the public 
sector was given the highest importance at that 
point of time. I would again like to make it clear 
thatlamanardentsupporterofpublicsector. But 
when changes are taking place very fast all 
around us, naturally we just cannot manage 
without power and that is why we are going in for 
this step.

Then, what was the intention behind this 
nationalisation of the coal sector? It was 
nationalised to have regular,systematic and 
scientific mining. The private industrialists who 
were engaged in coal mining, they were suddenly 
abandoning it.

In that way, there is a colosal wastage. That 
dangeriskxninglargenowalso. Youhavetosee 
how to prevent it. No doubt, we have large 
depositsofcoal. Butthatisgoingtobeexhausted 
at some point of time. It is not inexhaustible. 
Therefore, that point has to be considered.

Secondly, exploitation of labour was 
maximum in the coal fields. Safety standards 
wasnotfolk>wed. There is exptoitatk>n of labour 
in the mines and there are also environmental 
hazards. Even we have grievances at>out our 
own Government agencies because they are 
also sometimes not up to the satisfaction, what 
to talk of the private people. The private 
industrialists are very much profit minded and, 
therefore the responsibility of the Govemment 
has increased manifold.

The nobel purpose underlying the 
nationalisatk>n of coal is not totally defeated by 
this new provision. To some extent, it is going 
inareversedirBctkxi. Buttiecauseofcompulsion 
of situatk>n, it is to be done since we have opted 
for liberalisation, we have gone for it and even 
those who are opposing here, their Chief 
Ministers are welcoming it. So, there shouhj be 
safeguards looking at the situation. Naturally 
what is necessary is, the required standards are 
to be provided so that the coal miners and 
workers do not suffer and are not exploited.

At the same time, it is also to t>e ensured that 
the environmental situation does not deteriorate.

According to the target fixed forthe Eighth
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Plan, we have a programme of generating30,538 
mega watt of power. Out of this, 20,156 mega 
watt of power will be thermal power based on 
coal and lignite. For that about 311 million 
tonnes of coal will be necessary. There is .a 
provision in the Eighth Plan forproduction of 298 
million tonnes of coal. Therefore, there will be 
a gap of 13 millilon tonnes. I n terms of money, 
the coal industry in the public sector needs 
Rs. 19375 crores. As against that, they have 
beenprovidedwithRs.11,320crores. Thegap 
is about 8,000 crores. Naturally for this gap. 
there is rK> other alternative than to depend on the 
private sector. Over the two decades, since 
1973, after sustaining accumulated loss of Rs. 
3,000crores, there are some good words about 
the coal industry in public sector that they have 
turned the table for th»e last two years. Last year, 
they have earned a clear cut profit of Rs. 100 
crores.

In production and productivity, there has 
been record growth and it is impressive In 
productivity also, there has been marginal 
improvement. But there is a lot to t>e desired in 
the field of production, productivity and aHt̂ tese 
things, to economise, also the mining, to bring 
in more efficiency in all these things. It needs 
further improvement

At the time of nationalisation, they were 
getting 100c percent budgetary support which 
was reduced to 95 percent in 1985and it is rK>w 
19 percent. There is no budgetary support to 
them and they are working and they are also 
trying to improve. At the same tinrw. Coal India 
needs encouragement and I also wish, them 
Godspeed

The objective of the Bills is tow-fold. The Bill 
provides for rather captive minir^g in two areas 
whicharepowergenerationandwasheries. We 
have lot of coal in our country. But even then we 
are importing a large amount of coal f rom abroad 
and now even Tamil Nadu Government is toying 
with the idea of import of coal. It has been 
discussed. We have to be self-sufficient in our 
country. We should achieve self-sufficiency in 
this field also so that we need not go for import 
of coal. We have to qualitatively upgrade our 
coal.

Howcanwedothat? By having new type of 
improved technology and, at the same time, by 
immediately establishing a large number of 
washeries indifferent coalfields and by washing 
the coal there also, we can bring in certain 
improvement in thequality of our coal and. to tfiat 
extent, import could be lessened.

Therefore, this is a welcome measure. We 
do not have money for washeries and. forthat 
again. 40 per cent or 45 percent ash content is 
there. Thus the pressure on transport will be 
reduced. They are not able to provide the 
required number of rail wagons. That pressure 
also will be reduced.

This Bill has got very bright aspects and the 
apprehension of it has some dark aspects also. 
The government should be conscious-about 
that.

Those people wfK) are asked to sacrifice tiieir 
land, are suffering very much. New projects are 
coming up research in coal mine, and new 
plants are being set up. They contritHJte to the 
over-all development, economic devek>pment 
of the country and they are themselves 
sacrificing We have to ensure that their 
conditions also do not deteriorate

Whatever we do. that canrrat compensate 
their land. Recently, in Tak:her area in my 
Constituency. a large number of viHagerscreatcd 
a situation and Ananta ar>d Kalinga mines did rv3t 
furKrtion for some days. Intheprocess. there is 
hugek>ss. Tliey demandjobsetc. Thereshould 
be proper rehat>ilitation also. Whatever is there, 
that is not t>eing properly implemented in letter 
andspirit. In ttiese areas, ttiere are environment 
hazards. Many people are sufferingfrom TB 
There is no drinking water in ttie coal belt not only 
in Orissa l>ut all over the country. Where there 
is coal, there is no water. You have to provide 
drinking water to all ttiese people in the coal belt. 
t>y whatever means possible, by drawing water 
from the nvers etc.. may be from distant places 
also, by the pipe system. Inplaces, wetiaveto 
tubeweMs.

We havetoboretut>ewelis and provide water.
peripheral development, jobs etc. to those
people. Thesearettiepeoptewfioaresacrificing
ttieir lands and on whose toil we are buikJing the
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economy of the country. They should not have 
a sense of neglect. In fact, they should not be 
neglected.

I amconcluding now. Now I cometogradation 
of coal. About gradation of coal, injustice has 
been done to Orissa. It is all power-grade coal 
that is available there. The gradation of coal 
should be revised as also the royalty on coal. 
The Government of Orissa as also some other 
State Government have their own stories to tell.
Of course, there is one Welfare Fund that is 
being misused by the Government of West 
Bengal and somewhere else also. There is no 
time. I would request the Government to give a 
fresh look to it. It is time to give a fesh look to it. 
On the question of fixation of grade and fixation 
of royalty, you should look at it afresh. There is 
a contradictory situation. The irony of it is that 
those States which are rich in coal deposits are 
very very backward. The States like Bihar, 
Orissa, a portion of Bengal and Madhya Pradesh 

4 arebackward. Ofcourse.thesituationisdifferent 
in Bengal. These coal-bearing areas are very 
very t̂ ackward, undeveksped and the people are 
also very much neglected. Therefore, all-out 
attention should be paid to these areas for the 
overall development. Whatever money flows 
from the Centre to the State by way of royalty, a 
sizable and substantial portion of that should be 
earmari<ed forttie dvekapmentof the coal-t)earing 
area in the State particularfy with regard to 
drinking-water, communication, education, 
health, environmentalprogrammesetc. '*

Sir. Orissa, as I said earlier. I has got one- 
thirdof thetotalcoal reserves in the country. But 
it is again another irony that it was not having a 
separate coal company of its own till recently. 
Last year only, Orissa had got a separate coal 
subsidiary under the CIL. It has its teething 
troubles about staff, about clearance of posts 
and other things. So, I would request the hon. 
Minister to look into this case specifically.

I conclude my speech with one request. 
There should be a separate coal division at 
Talcher.

2173 CoalMines CHAITRA29,
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MR. CHAIRMAN: Shri Sriballav Panigrahi. 
this is not a good habit. You have t(5 cooperate 
with the Chair. You have taken 25 minutes.

SHRI SRIBALLAV PANIGRAHI: I would 
conclude now with this.I welcome this Bill. I 
support this Bill. But the doubts that are being 
expressed seevings the dark aspects that are 
associated with the Bill should be taken care of 
in right perspective so that nobody would get an 
opportunity laterto point anything, tocriticise the 
Govemment.

With these words, I conclude.

[Translation]
SHRI RAMTAHALCHOUDHARY(Ranchi): 

Mr. Chairman, Sir, I rise to oppose the Coal 
Mines Nationalisation (Amendment) Bill. Inthis 
connection. Shri Acharia. Shri Yadav and Shri 
Panigrahi haveexpressedtheir views. This Bill 
seeks toinvite Multinational companies in the 
Coal Sector. There are umpteen coal-mines in 
my constituency. The plight of workers there is 
unfortunate. After the closure of mines the 
workers especially the tribal families have not 
tjeen rehabilitated. The displaced families have 
not been provided work nor have they been 
provided justice.

Recently the hon. Minister visited Ranchi 
and also visited the areas like Khalari and 
Piparwaretc. There has been acute shortageof 
drinking water for last two orthree years in coal 
mine areas like Ray etc. I have drawn the 
attention of the officials of the concerned 
Department time and again to this matter on my 
personal level. I raisedthismatterintfie meeting 
of the ConsuRative Committee also, but it is 
regrettable that adequate arrangements of 
drinking water have not tseen made sofar forthe 
people there.

The royalty money received forthe coal in tfie 
Vananchal orthe Jhari<hand area-whatever we 
may call in Bihar is spent elsewhere. That 
money is not spent on the development of that 
area. That money is used eitherforthe education 
of the people there nor for any communication 
facility in that area. Be it Bihar, Bengal or Orissa,
I demand that the royalty recovered there should 
be spent for the development that very area. But 
attention has not been paid to it so far.

When the hon. Minister visited Khalari. the 
local people might have drawn his attention to

1915 (SAKA) Amend. BUI 2174
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their problems. I would like to point out that the 
construction of an overbridge is very essential 
there. In the absence of an overbridge the 
vehicles have to watt there for 6 to 8 hours at the 
level crossing The general public is put to lot of 
inconvenience and it takes k>t of time in loading 
and unloading of coal. I had suggested in a 
previous meeting regarding the Khialari- 
Pip>arwarRoad,tfiataroadshouldt>ecor^ructed 
direct from Ray to Ranchi via Thakurgaon which 
would cut the distance by at least 25 to30 
kilometres and the Department would be 
particularly benefited by this. I have drawn the 
attention of the Govemnnent of this fact several 
times, but I do not know by wfien that task would 
be completed. All youroffk:ials are aware of it.

The coal mines have to suffer heavy losses 
due to erratic supply of power and often their 
have to stop their productkin. In this regard also 
I have given suggestion and a survey has been 
conducted. Many years ago a scheme of NTPC 
was formulated for thieir area ar>d approval was 
given for the establishmet of a Super Thermal 
Power Station at Burma bk>ck in the Safi river 
Kanarirai coalfields. Its survey work was done 
in 1988-89 and employees also have t>een 
appointed forthis purpose. After completion of 
this project it will generate approximately 500 
MW of electricity and there will t>e enough 
supply of electricity not only to tfie coaHiekjs but 
also to the whole area of Chhota Nagpur and 
other areas in Bihar. There are rwhinderarK^s 
in the early completion this sclieme. There are 
rK> disputes like larKl as it is on the Government 
land and fias full public support. Therefore, if this 
scheme is completed at the earliest, then the 
wfKJie of tfie coal fiekj area will get regular supply 
of electricity arxlalongwith this tfie Chhota Nagpur 
area and other parts of Bihar will also get the 
proper supply of electricity. SolwoukjNketosay 
that Government should take appropriate steps 
and make arrangements to complete this 
scheme.

Akxigwith tfiis the Bhookurxla is such an area 
which heis become totally hoUow from inside and 
on the surface many villages are situated and 
t>eneath those villages there are coal mines. If 
adequate safety arrangements are not made 
immediately that area can cave in and it is also

possit}le that the whole city may cave into that 
mine. Any big accident may occur there at any 
time. So I would like todraw the attention of hon. 
Minister towards it and suggest that safety 
measures shoukj be taken by the Government. 
At the same time I would also like to draw the 
attentk>n of the Government tfiat proper quality 
of coal should be supplied. Often there is a 
complaint that ttie production is raised by mixing 
f  tones with the coal. You often for supply the 
stone-mixed coal for sale and in the records of 
the department an increase of production is 
being shown Small-scale industries. Brick-kiln- 
industry and others are not getting the proper 
quantity and quality of coal and are facing great 
difficulty. So. I would request you to make 
arrarigements for the supply of proper quality 
and quantity of coal to them.

Mr. Chairman, Sir, through various 
newspapers and peopte we come to know about 
the mismanagement in the fiekl of mining. We 
have also heard that coal is t>eing mined illegally ̂ 
and it is beir>g sent outside through mkJdlerr>en. 
people from police department are also involved 
in it. This should t>e stopped immediately, as it 
causes loss to the department and the 
Government.

Mr. Chairman, Sir, the quarters there 40-50 
Years or even tOO Years ago. which have not 
been repaired since long. There is no sewage 
system, roads and arrangement of drinking 
water. So, labourers are facing great difficulty 
It is very necessary to make some arrangements 
in this regard. Arrangements for schools, 
hospitals and residential quarters should M 
made there. It is my request that there is the 
immediate need for all these facilities and a lot 
of improvement is to be done there.

Mr. Chairman, Sir, you provide coal to 
commonpeopleattherateofRs. 18,20,22or24 
per maund whereas its market rate is between 
Rupees 50 to 60. Thus, there is a big difference
intherates. Therefore, Iwouldliketorequestthal
you should fix the rates of coal for common 
people, for small scale industries and the rate of 
profit for middlemen after considering all theŝ
factors. YoupteaseremovettMsbiggapbetween 
the rates this creats the doubt about the ima^
of the department and people connected with it. 
There is the urgent need to stop this

Amend. Bill 2176
As passed by Rajya Sabha



blackmarketing.

2177 Coal Mines
(Nationalisation)

Mr. Chairman, Sir, you should stop the 
extravagant and arbitrary increase in the prices 
of coal. Alongwith this I would like to say 
something about the environment, as we are 
spending a lot of amount on this. In the last 
meeting of Parliamentary Advisory Committee 
I pointed out that you should keep an account of 
money alk)cated and spent for environment, the 
numt>er of trees planted and the work remained 
to be done in this regard. But you are not paying 
attention towards it, but you only give the 
statement about the amount spent on 
environment. In fields you will not find even the 
half of the number of trees and plants as shown 
In the records. You will not find even 50 trees 
actually though you have plants 100 trees on 
papers, so you shcxjkJ keep an iterrvwise account 
of money spent arxJ the profit or loss occurred by 
it

Mr. Chairman, Sir, I woukJ like to saythat this 
department also spends a t>ig amount of rtK>ney 
in the nanne of devekapment tfiere had been a lot 
ofworkanditisstillonandtfiisisgood. But along 
with that I woukj like to say that there had been 
misuse of the money spent in the name of 
development, so you should take care of this.

You should get informatkxi aLout the amount 
of woikeictually done forwhich you have alkx:ated 
the money in the name of development during 
that very year.

[Translation]
Thoughfundsarealk)catedfordevek)pmentaJ 

works, no work is done practically. Work is 
shown in pape r only and the money is pocketed 
by vested interests. There is an urgent need to 
check this practice. It should be ensured that 
funds are used for the purpose for which the 
allocatk>n was made.

I would like to repeat that people should be 
provided transportation facilities. The adjoing 
areas of Hindgiri are covered by forests. The 
Government is not concemed as to how these 
people’s children could reach therq and get 
education. People live in hill tops. Of course 
Ranchiisveryck>se. The Government does rxjt 
feel concemed about the welfare of the people

who work hard. I have submitted before and am 
submitting again today that the Govemment 
should pay attention to 10-15 kilometer area 
which is covered by forests and no vehicle can 
ply there. There is a need to link that road so that 
children could reach Patarat and receive 
education.
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There are apprehensions in the minds of 
people that multinectional companies are being 
invited into the country. Letanycompanycome 
but it must work in the interests of the people of 
that area. Allthehon. Members have expressed 
apprehensions in this regard. Only time would 
say what the Government is doing and what it 
intends to do.

With these suggestions, lopposetheBilland 
coTK:lude.

[English]
SHRI ROM ESH CH EN N ITH A LA  

(Kottayam): I rise to support the Coal Mines 
Amendment Bill which is introduced by the 
Minister. This is a very important Bill, as far as 
lamconcemed. There areceitain apprehensions 
inthemindsofthepeople. My first requesttothe 
hon. Ministeristoclearallttieseapprehensk>ns.

I n 1973we have nationalised the coal mines 
and now by this amendment we are opening a 
Pandora’s Box, We are giving a chance for the 
private people, multinationals, foreign 
companies to enter into the field of coal. The 
coal, power and steel are the infrastructural 
sector which will give life to the development of 
ourcountry. If we are oppening this and alk>wing 
private people to operate in this field, we must be 
highly cautious. The Government must be 
cautious because this will definitely affect our 
economy, our industry and in the coming days 
it will definitely affect our workeralso. Coal is our 
natural wealth. So we are allowing the private 
people, multinationals eind foreign companies to 
enter into this field. Of course, I am aware of the 
f inancieU crurwh which is faced by the Coal India 
Limited, Nyveli Lignite Corporation an because 
of the dwindling budgetary support. Hence, of 
tfiat, these problems are coming up. It is definitely 
affectingourpowergeneratran. Withoutpower, 
we cannot go. Now the shortage of power is the 
main hardle for starting new ventures in our
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country. We cannot have industrialisation without 
power. So. high powergeneration should be give 
priority. The Government has taken a decision 
for allowing the private people for power 
generation. For that, the coal is made available. 
Our public sector units cannot provide coal. So. 
now this became a necessity for allowing the 
private people-the multinationals and other 
foreign companies-to enter into this field.

The point is that when decision for 
nationalisation was taken in 1973. the expectation 
wastoincreasetheproduction. The expectation 
was that the price will go down. But unfortunately 
ourexpectationscoukJnotbefulfilled. Moreover, 
the coal production per worker in country is the 
lowest compared to other countries. In the field 
of coal production, ourendeavour should be to 
achieve have self-sufficiency. How can we 
achieve that? In countries like China, they are 
giving more importance for the underground 
mining. We should pay more attention to the 
underground mining. Wherever it is possible.

Some of our friends from the other side 
mentioned about certain measures to attain self- 
sufficiency. Recently, the Tamilnadu 
Government, because of shortage of coal, was 
requested to import coal from Australia. Our 
sup>erthermal projects were suffering tiecause 
ofnon-availabilityofcoal. hk>w can we overcome 
this? That is the most important matter to be 
pondered over. This Bill is definitely creating 
confusion in the minds of people. What are tfie 
conditions? Wheri we are allowing the private 
people foreign companies-into this oritical fiekl, 
what are the main conditions whk:h have t)een 
laid down? What about the future of the wortters? 
What aboutthe safety oftfieworfcers? These are 
the points which are to be t^en  care of. When 
we are allowing the private people to enter into 
this field, these are certain important question 
which should be answered by the Government.

What will be tfie control by ttie Government? 
When the private people are alknwed to operate 
in this field, certainly, there must be some 
control from the Govemment side. Moreover. I 
wanted to mentkxi arx>therpointtfiat some of the 
speakers from the other side mentioned about 
the start of affairs of workers in this field. I tNnk

the Government will definitely take care of the 
aspect. Certain measures have already been 
taken from the Govemment side. Butthesehave 
not at alt been fulfilled. So, the workers in the field 
are suffering a lot. My appeal to the Govemment 
is to kx)k afterthe problems faced by the workers 
inthecoalaires.

I do not want to take much time of the House. 
Once again, I want to request the hon. Minister 
to clear all these apprehensions in the minds of 
the people and take care of the workers to 
augment coal production so that in future the 
reason can meet the challanges.

[Tran̂tion]
SHRITEJ NARAYAN SINGH (Buxar): Mr. 

Chairman, Sir, I rise to oppose this Bill. All the 
coal mines of the country were nationalised. 
People thought that tt would irx:reeise production 
and ensure progress in the country. It will also 
end exploitation of labourers. All this happened 
during the Congres Rule. It enacted tfie law and 
nationalised the coal mines. It hoped that it 
would ensure nation building and not national 
destruction. But today a new thinking has 
deveksped. Todaypeoplethinkthatnationalisation 
wouldcauseruinratherthandevetopment. For 
a lay man like rrfe I feel that this type of thinking 
will cause destruction and not construction, tf 
this law is enacted the labourers who call 
themselves Govemment servants today would 
become servants of some private companies. 
This will lead to their exptoitation and curtail thei r 
wages. We have resolved that we would not 
allow exploitation of labourers. We will 
implement the Minimum Wages Act and give 
ttie Labourers their due wages. Ifitistransferred 
from public sector to private sector, it would 
increase exploitation. In all private sector 
organisations, labourers are being exploited. 
We are not able to make improvements In it. 
Tfierefore, I oppose this Bill.

The Government says that this would 
increase productran As per Govemment records 
coal production has increased after 
nationalisation in thecountry. A s p e r  Govemment 
figures phxJuctkxi isgoing to increase during the 
Eighth Five Year plan. If the the Government
considers tfiat machinery has become obsolete.
it can replace them by new ones. Ifthe tolls have
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become old and torn they can be replaced. 
Earlier agriculture was done by ploughs and 
bullocks but today it is done by tractors. There 
is no hurdle in it. World is progressing and this 
country should also march ahead. My personal 
opinion is that principles of socialism are moving 
forward not backward. Therefore, the 
Govemment should see that nationalisation 
continues further. There is no need to force this 
black law on this country. There was a time when 
labourers toleratd exploitation but today they will 
not tolerate it. The labourers of Bihar migrate to 
Delhi in search of livelihood and tolerate 
exploitation. They are satisfied with whatever 
wagestheyget. Thatis why Biharissobackward 
today. The Central Govemment did not pay any 
attention towards it. Bihar is not getting its due 
royalty for coal. That is why the condition of the 
State of Bihar is the largest producer of coal. 
Even then Bihar is not getting resasonable 
prices and royalty for coal. One of my colleagues 
had rightly suggested that if the Government 
feels that the coal sector is running in loss, it 
should make the law more stringent. Coal is sold 
at the rate of Rs. 18 per mound at Dhanbad and 
Jharia. The cost of same coal is Rs.50 at some 
places and at others it is Rs.80. Only Rs. 18/- 
goestopublic exchequer. Hadthesaleproceedes 
as Rs.50/- l>een coming to public exchequer, it 
woukl have been well understood, ttgoesintothe 
hands of Mafia gang. Therelbre the govemment 
should buy and sell coal at reasobable rates. 
Mafia Gangs should not be allowed to operate in 
the market. At the same time I would like t04jrge 
the Govemment that some mesures are very 
essential to t>e taken. The Government should 
evolve new techrx)logyforincfeasing production. 
The Govemment should also provide housing 
facilities to labourers.

Provide tfiem nr>ediciens and drinking water 
and ensure their emanicipation from the 
exploitatkMi sothatproduction can be increased 
tothe maximum extent. A numt>er of places from 
wtiere coal has been extracted are likely to sink. 
IdonlknowwhelherGovemmentare concerned 
atxMJt it or not but such a thing has happened at 
several places. If the Government do not pay 
attention towards this, I think several places in 
Bihar. Bengal and Orissa will ruin. Nobody can 
assess the loss likely to accrufe as a result 
thereof. I would, therefore, like to accrue as a 
result thereof. I woukl, therefore, like to urge the

Government to consider these aspects and 
make arrangements to rehabilitate them, so that 
they are not ruined. I shall make another 
submission tjefore concluding thattheproduction 
of coal is likely to increase and it can increase 
through nationalisation, then there is no need to 
give an opportunitytoenterthe private companies 
in this sector. Nationalisation is not going to 
strengthen our position, and when ourposition is 
not strong, then how the power generation is 
likely to increase. When its development is 
ensured by using coal naulage machines and 
sophisticated machines then what is the needto 
aemend this Act, so I oppose it.

With these words I conclude.

SHRI VIRENDRA SINGH (Mirzapur); Mr. 
Chairman, Sir, I strongly oppose the 
Nationalisation Amendment Resolution t>ecause 
it has only been given a title as nationalisation 
whereas in actual terms it is taking over by the 
Govemment. The question arises as to what is 
the difference t̂ etween the nationalisation and 
taking over by the Govemment. The procedures 
adopted orthe nationalization are in the interest 
of nation while the procedure adopted in taking 
over by the Government is meant for the benefit 
of the Government or certain Government 
officials. Therefore, I may call this amendment 
and the process adopted there fora Govemment 
amendment Resolution. This resolution is in the 
interest of the Govemment. Therefore, I strongly 
oppose it.

Sir, just now my friend Ramesh Ji said that 
the need to introduce this amendment is felt 
because the public sectorenterprises Coal India 
Ltd. was not producting coal in accordance with 
the requirement of power generation. I wouWlike 
to say and want to ask the hon. Minister when 
coal production is not being done by the Coal 
India Ltd. then how it is being projected that Coal 
India Ltd. is eaming profit. On them one hand it 
is being shown that Coal India Ltd. is not producing 
coal and on the other hand it is being projected 
that the Coal India Ltd. is eaming profit. This is 
contradictory. TheGovemmentshouWconskler 
the false propaganda. I am concerned aboutthis 
nationalisation Amendment Bill and I have been 
expressing my concern about the acts of this 
Government that the multi-national companies 
are entering in every field in India. T  oday, I also
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expressed my concern over domination of multi
national companies but it has not fc>een replied. 
In each and every meeting of the Advisory 
Committee I have been expressing my concern 
to the effect that a conspiracy is t>eing hatched 
by the multi-national companies to enslave the 
country by entering in every sector of India, 
dominating commercieU sector and cap(urir>g its 
irKlustrial development. I think the attention of 
the hon. Prime Minister, Minister of Coal and 
Minister of Power not been drawn ot this aspect 
because theirfamily members and relatives all 
these people are in the grip of multi-national 
companies and by encouraging multi-nationals 
they are taking the country on the path of slavery. 
Hence. I call this Nationalisation Bill, a 
Govemmentalisation Bill. This step has been 
taken for tfie benefit of a few persons favoured by 
the Government.

Mr. Chairman, Sir. it had been described a 
revolutionary step when coal companies were 
nationalised during the regime of Indira Gandhi 
because at that time coal was in private sector 
and the labourers were exploited. I am not 
speaking in favour of privatisation but I would 
like to say that despite all these things coal was 
available at tower rates in those days and after 
taking over by tf>e Government tt>e prices of coal 
went on increasing, hence I call it 
Govemmentalisation. Prices go on irx:reasing 
because red-tcipism and corruptions also go on 
increasing. Eariier owners of Coal Mines 
exploited the labourers, rural latx>urers and 
make money, today ministers, offk:ers of the 
coal companies and Government officials make 
money. So instead of nationalisation I called it 
Govemmentalisation. If this process continues 
and multinational and foreign companies enter 
.n every sector of IrxJian ecoruxny, one day they 
will completely dominate the country.

lEnfflish]
DR. KRUPASINDHU BHOI (Sambalpur): 

Can this type of wiki allegation t>e aflowed to utter 
in the House?

MR. CHAIRM AN; This is a general thing. 

[Translation]
SHRI VIRENDRA SINGH: Whatever I am 

saying I am saying with full authenticity and not 
like those who speak only to misgukJe the 
House. I will supprot all my submissions with 
proofs.

Mr. Chairman. Sir.thewayttiemultinatkxial 
companies are getting control over every field of 
business is causing discontentment among the 
labourers. Big machines are being imported 
form the foreign countries on the terms of fotBign 
companies. Those machines would t>e used 
here to ensure productkKi. It is rwver advisable 
fora country like India to go in forproduclion with 
tf)ehelpoft)ig machines. lshouMrx)tbedonearvj 
what is required to be done is to utilise the marv 
powerof thecountry. Industries of India shoukJ 
t>e employment-oriented arxJ rx>t productiorv 
oriented. When empkjyment oriented industries 
are set up here production will automatically 
increeise. That will also solve tfie probtem of 
unemployment and reduce discontentment 
among the labourers and they wil besavedform 
exploitation. I am however, sure thatthe Congress 
Government would never like to set up 
employment oriented industries in India. This is 
because the GoverrAnent has agreements with 
the foreign companies so that they may get the 
candklates recommerxled by the Congressmen 
adjusted on high posts in ttieir companies.

Mr. Chairman, Sir, foreign companies are 
now being invited to India to set up their txisiness 
here. The East India Company had once come 
here in the same way for doing trade. At that time 
also the people thought that the white pteople 
might have come forttie purposeof trade akme. 
But tfiey stayed hiere and ruled over our country 
for 150 years. Similarly, multinational 
Companies are rtow setting up ttieirtxisiness in 
India in almost every areas of kuisiness, so 
much so that they are even entering into the area 
of rural irKjustries. The result of it wil not be very 
good.

17.00 Hrs.
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Foreign Companies are entering into coal 
arKl electricity Sectors. This shouMkw checked
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forth with. The complaints made against the 
bureaucrats and Ministers are causing 
discomforts to the people in ruling party. You 
know thatthe officers of the Coal India Ltd. come 
to Delhi by eeroplane and they return toCalcutta 
wilhoutholdingconsuttations. Youarealsoaware 
that several lakhs of ruppes are spent overthe 
programme of the hon. Ministerthere. You have 
also had the knowledge that when Rs.1500are 
spent on a particular programme against the 
sanctioned amount of Rs.500several inquiries 
are made. (Intemjptions)

The price of coal is continuously increeising. 
Acutally, coal is such a commodity that any 
increase effected in its price results in the 
increase of prices of all the essential 
commodities in India. Ourcolleague Ramesh Ji 
belongs to the Congress Party, but I must say 
that the youths do have a spirit which they lose 
after joining the Government side. Previously 
there used to be young turks in the Congress 
party and I thought that Mukul Ji would prove 
himself to t>e so. But he has lost that spirit after 
joiningtheGovemment. It is a normal duty of the 
young Ministers to challenge the Government 
while still being in the union council of Ministers.
I can say with full authenticity that the decision 
of the Govenrment is not in the interest of the 
country, rather it is a decision to enclose the 
people ofthe country. IwartedtospeakatxxJtthe 
price of coal.The prices of coalincrease tiecause 
the expenses of officers and that of the 
Govemment increase and the cost of production 
of coal increase. What is requried before fixing 
the price of coal is to fix the cost of production of 
coal. I do r>ot think that the Govemment makes 
any assessment in regardtothe cost of production 
of coal, but the fact remains that I ndia faces all 
rourxl price hike wheneverthere is any increase 
intheprrcesofcoal. Thehon. Minister has said 
that tfie proposed had t)een forwarded in order to 
ensure development in the powersector and in 
orderto increase the production of electricity. 
When there is no increase in production of 
electricity in power sector, I fail to urxJerstand as 
to how the foreign companies would be able to 
irx:rease the power productkxi in private sector 
or does it mean that the people of India will have 
to t>ear the burden of foreign companies. (Intem̂jtions) •

imported. Idonotthinkthatthequalityofourcoal 
found in Orissa and in other places is so bad that 
we need to import it from abroad. I can say with 
full authority that coal of every quality is available 
in India in abundance and it is impMsrted only to 
serve the interests of the Govemment off k:ials. 
Not only coal, but wheat, fertilizers and other 
items are also imported from aborad. I woukJ like 
to submit that such proposals should not be 
introduced in this House in order to save the 
country from being enslaved. I strongly oppose 
it and conclude.

lEnglish]
DR. KRUPASINDHU BHOI (Sambalpur): 

Mr. Chairman, at the outset, I supports the Bill 
for which the consideration motion has been 
moved by the hon. Minister, Ajit Kumar Panja.

When the nationalisation of coal mines Bill 
was introduced by the hon. Minister, Shri 
Rangarajan Kumaramangalam in 1973, certain 
points were made. I have to remined those points 
and the points on the basis of which the 
nationalisation took place and what prompted 
the present Govemmenttocimend this particular 
Bill.

Forthat reason, our hon. Members from the 
Opposition, are naturally having some suspicion.

I have gone through in detail, the reply given 
by the hon. Minister— the former Minister— of 
Coal Mines in the Rajya Sabha and it is not a 
convincing reply.

I quote what Shri Kumaramangalam had 
said:

“Coal is really the crucial source of mineral 
wealth in our country. During the period of 
absolute laissez faire, profit was the primary 
consideration, safe methods were in the picture 
only here and there and national interests were 
completely forgotten.

This legislationis brought, in orderthat the 
ownership and control of such resources are 
vested in tfie State and thereby so distributed as 
best to subserve common good.”

One of our coiieagues said that coal woukj lie Here. State means whether it is only the State
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Government orthe Union also has to be clarified.

In the attahced memorandum and the 
amendment, it is proposed—

“In the Coal Mines (Nationalisation) Act. 
1973. in section 3. in sub-section (3). in clause 
(a), for item (iii), the following shall be sutistituted, 
namely:-

“(iii) a company engaged in—

(1) the production of iron and steel....."

So, at that time, before nationalisation 
where coal was produced it was used for the 
production of iron and steel, for generation of 
power. Washing of coal obtained from a mine 
was asto done by the companies. That is a 
separate matterforcoal Wcisheriesand weare 
producing high ash content non-coaking coal, 
coaking coal, metallurgical coal, and non 
metallurgk:al. Metallurgical coal is used in blast 
furnace type steel plants. Non-metallurgical 
coal is ■ for cem»nt industry and other coal-
basec ..'.dustries, f--:>also for power generatkxi.

So. thehon. MinistershoukJcc 'neoutclearely 
what the present position is. Now :hat the Coal 
I ndia is producing204to 210 nrtillion tonnes what 
is the positk>n? Out of that 75 per cent goes to the 
power sector. Other coaking coal «»nd 
metallurgical coal is going to the steel sector arxj 
the rest of it is going to the others for ??? put to 
the other uses eis per the Central Government 
notification. The other coal-bas*»rt industries 
use low carbon content coal for temperature 
control, etc. The chemk:al industries also use it, 
as it is done in Kotf>agadda. Thus there are many 
types of coal used for many things.

What are the purposes left behirKl for pubtk; 
sector undertakir^? First and foremost point in 
the minds of our people is that all these power 
plants whk:h are run by the pubik: sector/in our 
country are not getting the required quantity. 
What is the total quantum of coal that they are 
getting? Afterthis partk:ular sunendment will £ril 
these steel plants get coal from the Coal India 
Limited or not? It has already c o ^  in the Press, 
that the Bharat Coaking Coal Lirhited and CCEL

are losing heavily and there was an apprehensk>n 
in Calcutta and other places that the coal mines 
are losing heavily. Seven subsidiary companies 
have been formulated under the CIL and all of 
them are having their own economk:s. They are 
paying their own income-tax and other taxes. 
We do not know whether these subsidiary 
companies of ECL and ECCL are functioning 
properly and whether they are able to plough 
t>ackthe money which they are earning. Or, are 
they losing very heavily due to lack of so many 
things? The idea of the late Kumaramangalam 
has not been fully implemented in the scheme 
of natk>nalisatk>n.

These are the defects whk:h are there. Have 
these defects in the Coal India Limited been 
examined by a committee of exports? Has the 
Committee of experts examined why the Coal 
Inkla fias k>st so many hundreds of thousands of 
rupees in the last two orthree years?

The public sector undertakings can be dealt 
with very firmly on merits and merit should be 
the conskJeration by experts in the technk;al 
f iekJ because gene ratty the best men and women 
go in for technk:al studies like engineering and 
medicine. Pandit Nehru had once said that 
technocrats can produce permanent assets for 
the country ar>d the medicos can save the lives 
of human beir>gs. So.Vias this Bill t>een brought 
by thehon. Minister aftertakingintoconskleration 
this fact?

The main objective of this Bill is that the 
tHjdgetary support has gone down from hurxjred 
per cent to ninety per cent. The second point is 
that Rs. 1,800crores is pending with the end- 
users . I would like to know what is the break up 
of this amount. Are the end-users, with whom 
this amount is pending, the public sector 
urKleftakings or tf« private sector undertakings? 
These are the points to be clarified.

The thrkl point is about coal washeries. My 
friend Shri Acharia has explained about the coal 
washeries. Apart form these three points, some 
more points have also been asked by many 
friends and those have to be clarified.

The Members who are generally shouting on 
the floor of the House are from Bihar, West 
Bengal, Orissa and Madhya Pradesh. Six
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hundred billion tonnes of nnineable reserves of 
coal are in these three states, which are the 
poorest States of the country. Generally these 
end-users will be investing in their particular 
States. There was a clamour by the people of 
these States saying that they are producing coal, 
they are producing steel and everythings, but all 
the profits are ploughed back in the developed 
States. So, Bihar, Madhya Pradesh, Orissa and 
West Bengal will harvest the maximum benefit 
if the power plants have to be in the private 
sector. They will never invest in a power plant 
away from the mines. The washeries will also tse 
installed in that particular area.

This Bill is definitely going to be passed. I 
would like to ask the hon. Minister whether after 
that he will take into cognisance the suspicion 
arising in the mindsof ourfriends that like in Coal 
India Limited where there are some subsidies 
which are behaving like private sector and which 
are not doing mining through their own 
departmental workers but are exploiting the 
mines through contractors, if in thses mines 
also the contractors come into the picture, then 
the wages of the workers will be definitely very 
low. Even if the ONS is very much high, the 
contractors are exploiting some opencast mines, 
which is dangerous. If that trend continues in the 
private sector also. th?i will be more dangerous 
and the people who are now living in tfie backward 
States, will not get the benefit.

Last but not the least. Mr. Chennithala has 
raised a very pertinent question. Though the 
Director-General of Mines Safety is there, he is 
not taking prop>ercare of the underground mining 
which exists in our State. All the Coal India 
people who are working in the underground 
mines have thefearthatttiey cannot get protection 
from the Director-General of Mines Safety. Mr. 
Kumaramangalam has envisaged that the 
objective for which the nationalisation hadtaken 
place, that is, to get rid of the illegal mining, has 
not been fully achieved. If the private people 
come into the picture, the same disaster may 
occur. So, these are the points which have to t)e 
taken intoconsideration.

I would like to ask the hog. Ministerthat why 
are we not adopting the type of underground 
minings which is prevailing mostly in Australia 
andinChina. Whyarewethrowingopen minimum

seyenty to eighty per cent places for opencast 
minings, which will prove 'disastrous to our 
environment in future? Since we are not getting 
more resources for reinvestment, we are going 
in for opencast mining, and the Director General 
of Mines Safety is nottakingcare of these mines.
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I shall request the hon. Ministerto visit the 
opencast mining area some time, mostly the 
Mahandi Coalfield area. There is a Peripheral 
Development Fund and the Coal Controller have 
got very heavy amount of funds in their reserves.

Why should these not t>e decentralised where 
the companies are earning more profits so that 
they are ploughed back to the sick units? 
Otherwise there will be disaster in that area. It is 
prevailing in some areas of West Bengal. I urge 
upon the hon. Ministerto look into it.

Lastly, I again urge upon all the Members of 
this House to support this Bill with whole- 
herartedness.

SHRI ANNA JOSHI (Pune): Mr. Chairman, 
sir, thank you for giving me an opportunity to 
express my views. The bill which has been 
presented in the House is not that much important 
but through it efforts are being done to present a 
grim stituation in the country and every ministry 
is trying to project such an image that we need 
foreign experts to fly our planes, to generate 
power, forcoal-minings. I would like to know 
whether our capacity was gone so rr» *rh Hown, 
or our young generation has lost its vinour and 
has become inactive orthe Government does 
not have faith in young generation or is it the 
condition that the people from whom we have 
tended money have become our masters and 
have asked ustoopenourdoorsfor them and we 
have become their slaves.

Had the Government been liberal to our 
people then this Bill could lie justified and would 
have posed a challenge for our young generatkjn 
that if Government is unable to do it, we will do 
it. Had they also not been able to do it then we 
could have asked forforeign help. Instead, this 
Bill is depriving our people of their employment 
opportunities, discouraging them and enslaving 
ourpeople. Due to such intentions of this Bill we 
want to oppose this Bill.
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I would have been happy if such priority 
mentioned in this Bill would have been given to 
any Indian company, any indigenous company 
or ot any individual. Had this priority been given 
to any individual or a company then our young 
generation could have taken it £is a challenge. 
But instead, this Bill is again taking us to the path 
of slavery.

Mr. Chairman, Sir, history is testimony that 
the countries whKh h£Klear1iert£U<en aloan from 
I. M. F., had to face the conditions whch are now 
being thmsting upon us but, non of them enjoys 
a good economic conditk>ns at present. There 
planes, factories. Mills are being run by the 
I.M.F. people arKlthesecountrieshavebecome 
slaves. Therefore, this Bill is a danger signal. I 
as well as my colleagues, oppose such a Bin arxJ 
request the hon. Minister to withdraw it.

[English]
TH E MINISTER OF STA TE OF THE 

MINISTRY OF CX3AL (SHRIAJIT PAhiJ A): Sir. 
hon. Members have raised many points. On 
basic point raised by Shn Basudeb Acharia is 
that, according tohim-he feels - that there is a 
conflict between the amerxlment that has been 
proposed and the Preamble. Ifirst try todear that 
doubt.

The object is clearly stated in the Act. Shn 
Basudeb Acharia has made a point tftat unless 
the PreamtJie is amended, the main sub-section 
3 cannot be amended. I think Shri Basudeb 
Acharia has r»ot gone through object of the Act.

The object makes it abundantly clear that 
with the growing requirements of the country, 
some such thing will be requi red so that the intent 
and purpose of the Act is given effect to.

I am fully conscious that this is tfie 20th year 
of nationalisation. I remember with revereriece 
ourdear departed leader. Shrimati Irxira GandN. 
who was the main person behind this statute and 
also for giving succour to the lakhs of suffering 
mines.

In 1973, it is her leadership which brought this 
Act and that is why, at that time the great vision
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of her was enshrined in the Preamble. I quote;

“An act to provide for the acquisition and 
transfer of the right and interest of the owners in 
respect of coal mirtes specified in the schedule 
with a view to reorganise and reconstructing 
such coal mines so as to ensure rational, 
coordinated arxJ resources consistent with the 
growing requirements of the country, in order 
tfiatttie ownership and control of such resources 
are vested in the state and tfiereby so distributed 
as best to suberve the common good and for 
matters connected therewith or incidental there 
to.

Growing requirements of the country is the 
pith and substarx:e on which tfie Preamble was 
fotmed.. As it is vested in ttie State, the preamble 
hastotjeamerxjed.butitisnotso. Even though 
such resources are vested in the State, sectkxi
(3) makes a provision for certain contingerK;ies 
tfiat might arise in f urture.

Now. the right and interest of the owner in 
relation to the coal mines specified in the 
schedule shall stand transferred to and shall 
vest absokjtely in the central Government free 
from all encumberarKes. Then, the Act says;

“No person other than the Central 
Government or a G ov^ nment company or a 
corporation owned, managed and controfled by 
the Central Government.

2) a person to wtxMP a sub-lease as referred 
to in the proviso (c) has been granted by such a 
Government company or corporation and

3) a company engaged in the production of 
iron and steel.”

Therefore, although the Preamble and sectkxi
(3) vested‘such reasons’in tfie State, tfiat is. the 
Central Government, tocommensurate with the 
devek)ping scenario of a devekjpmg country like 
India, it was thought by the framers of the 
Constitution to makeapravisionfortwopuiposes. 
It is weNknown that Tata Iron and Steel Company, 
a private enterprise, had already been given and 
they are carrying on mining. Therefore, it is not 
that there is a total prohibitk>n as such from 
giving anytfiing out to a private competitor. Even



on the 1 St of May, 1973, when the framers had 
framed this statute including Indiraji, they had 
this great vision atx>ut the growing development 
of the country.

Now, 20 years have passed and, it transpired 
to the present Government that acute power 
shortage is there in our country, the demand for 
power is increasing. Then.therearecomplaints 
that proper quality of coal is not being supplied; 
secondly there is another complaint about the 
infrastructural difficulties and the coal has to be 
transported from a long distarue. Now, to take 
the country ahead and to commensurate with the 
Preamble, in 1993,20years afterthe original 
statute, a stage has come to go a step forward.

It is not only in iron and steel but also some of 
the important sectors because like power or 
energythehon. Memt>ersknowthat70percent 
of the energy of this country comes from coal 
which meansenergy. In that viewofthe matter, 
it has become necessary to amend sub-section
(3), sub-clause (3r The proposed amendments 
are;

‘A company engaged in production of iron 
and steel, which is already there, has been again 
putinsection3(1). Gene^tion of (X>wer, washing 
of coal obtained from mine orsuch other end-use 
as the Central government may by notification 
specify."

Hence there is no substance in the first point ' 
made eis aforesaid. The point was made tjyShri 
BasudebAchanaandmanyotherhon. Members, 
"Why don’t you do something about washery?” 
This is another sector where we are waiting for 
a report from the committee whether washeries 
which were with the SAIL, will t>e given back to 
them. A study is being made, if the report 
recommands and if the Govemment decides, it 
is necessary to send it back to SAIL we shall 
decide accordingly. Butthat will not serve all our 
purpose.

Now there is growing needforenergy asl said, 
itisinaocordancewithtfiepreaeible. Ittranspires 
sofarasthe powersector isconcemed, the need 
in the eighth plan is30,538 mega watt. It is the
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projection, tfie Eighth Plan envisages additional 
powergenerationtothetuneof30538mega watt 
out of whcih as much as20,156 mega watt is to 
be generated from the thermal sector, i.e. coal 
andlignite,CILandalsoLigniteCoipoiation. For 
generating20156mega watt of additional power, 
the demand forcoal by theendof the Eighth Five 
Year Plan will be 311 millian tonnes. The 
production which is projected will t}e about 298 
million tonnes. Therefore, naturally the gap is 13 
milliontonnesofcoal. Howdowemeetthegap? 
In accordance with the preamble, we have to 
take the growing requirements of the country. 
Now there is a gap of 13 million tonnes. In that 
event, either I need more money forthe purpose 
of producing 13 million tonnes more and we need 
to adopt scientific mining. It is not only 
requirement of money but also gestation period 
required to mine good quality coal. There is 
growing need for power in a developing country. 
The plan alkx:ation during tfie Eighth Plan period 
is going to be Rs. 11320 crores as against the 
projected demand of Rs. 19,374 crores. 
Therefore, resource gap will t>e of the order of 
Rs.8000crores. Therefore, 13 millk>n tonnes is 
tf>e gap so fsu-as the coedproduction isconcemed. 
Resource gap is Rs.SOOOcrores. So,thegapon 
the both sides cannot take the country forward. 
Wehavetofindawayout. EvenonthelstofMay,
1973, it was in the vision and wisdom of tx>th the 
Houses of Parliament which passed the Act that 
there might be a situation where not only iron and 
steel, not only peripheral area but some core 
sectors might need private people to come in for 
the purpose of making new investment, if there 
is a resource crunch. Bitween this devil and 
deep sea— 13 million tonnes gap of coal 
requirement and Rs.8000crores gap of resources 
— what the Government is going to do? The 
present Govemment has a pragmatic view under 
the leadership of our hon. Prime Minister and it 
has decided consciously after collecting 
materials from all the Departments concerned.

That Act will be amended as proposed. It is 
necessary to have budgetary support from the 
Government of India, to even out Rs. 11,320 
crores. Howamltodoit? laskformoney. lam 
told “No. You are a Company running for 20 
yearsnow. Youcannotgoonsayingthatyouare
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in infancy and need protection. No budgetary 
support is possible. Therefore, you go on your 
own." What is the position? Budgetary support 
of 90 per cent till 1985, has come down this year 
to 19percent. Kindly cor^iderthis position. Ifthe 
budgetary support goes down from 90 p>er cent 
to 19 per cent, the resource gap is Rs.8,000 
cores and. at the end. tfie gap in production would 
t>e 13 million metric tonnes. We have to find out 
resoures. From where? There are people who 
want to come and invest. We are to safeguard 
and we want to produce power. You take the 
apprehension out of the minds of the Memtaers 
who have opposed. The opposition is there that 
if it is given, then what will happen to the quality 
of the coal.

Secondly, if it is given, what protection have 
you got to see that the mining operation under 
private ownership goes on well and they do not 
go on exploiting the workers or the natural 
resources as they did prior to nationalisation?

Thirdly, what would happen to the workers?

I can assure this House that all these points 
that the Government has consciously 
considered.

SHRI SRIBALLAV PANIGRAHI; On ?and 
also.

Secondly, that there is neccessity to supply 
benef iciated good quality coal and since we do 
not have money for that, we propose to allow 
private investment for settingup washeries is 
prescrit>ed.

Thirdly, if raw coal is washed and transported, 
the pressure on railways will also come down.

Forthly, there is no question of existing power 
plantshavingtodependonprivatemines. Some 
ofthehori. Memt>ers raised some doubts about 
it. Already, existing power plants have their own 
sectorforthe purpose of the required quantity of 
coal. There is no question of existing power plant 
or State enterprise power plant depending on 
private mine.

It Shn Basudeb Acharia wants to put up a 
power house, he can come. According to the 
report of Geological Survey, he can choose a 
mine, as a captive mine. He shall have to use 
that coal of his own mining, for the purpose of 
generationofpowerandnothingelse. Thisisone 
safeguard. But what will happend to that mine 
and wfiat natural resources shall t>e used. The 
steps are asfollows:-

1 Suitable blocks will be Identified by CMPDIL 
taking into account.

(Interruption)
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SHRI AdIT PANJA: I will come to that point. 
Safeguards have to t>e given all.

Prior to nationalisation at random, licences 
are given and Jinybody went on exptoitation. No 
checks took place. They paid or not paid the 
royalty. T  en positive steps are being taken and 
envisagedfortfie purpose of safeguards, before 
giving any rigfit of mining to the private people 
who want to S'Jt up power generation units. First 
private partif s will not be alk>wed to use coal for 
some other purpose or to market it or sell it to 
others. Thf refore,puiposeispowergeneration 
or washeres or any otherpurpose that may t>e 
decided by Government.

[Translation]
SHRIVIRENDRASINGH: Thehon Minister 

has just now said that coal will be supplied in 
required quantity from power generation but ts 
there any guarantee tfat the increased production
will not attract bak:kmarketing.

[English]
SHRI AJIT PANJA: Sir, I have no personal

knowledge about btackmarketmg andcomjption.
Ifthe hon. Member has any information, he can 
send me the list. I will certainly look into it.
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SHRIVIRENDRA SINGH: Sir. I am sure that 
the coal supplied from Coal India is used for 
generation of electricity but a part of it is also sold 
in blackmarketing.

MR. CHAIRMAN: He has given an assurance 
in this regard that if such a case is brought to his 
notice, he will certainty take action.

[Engiish]
SHRI AJITPANJA: The fifth point of safeguard 

is that suitable blocks will be identified by CM PI D 
taking into account the factors like the status of 
exploration, economic feasibility of mining as 
mentioned by Smt. Rita Verma. The blocks 
identifiedforthe purpose would normally be fully 
explored. This will ensure scientific devekipment 
of the mining activity.

The sixth safeguard is that under the Mineral 
Concessions Rules framed underthe Mines and 
Minerals (Regulation and Development) Act. a 
mining plan has to be approved by the Statutory 
Committee on Mining in the Ministry of Coal as 
pointed out by Shri Sriballav Panigrahi. Only 
after the approval of the mining plan, the operator 
will approach for a lease or sub-lease.

The Seventh safeguard is that the Mines and 
Minerals (Regulation and Development) Act,
1957 provides that no person shall undertake 
mining or prospecting operation except in 
accordance with the terms and conditions of the 
prospecting lk:ence and mining lease granted 
underthe Act.

The eighth safeguard is that the conservation 
aspect of Coal mining will be taken care of at the 
stage of examination of the mining plan and also 
by judicious exercise 6f the powers conferred on 
the Coal Controller under the Coal Mines 
(Conservation and Development) Act and rules 
made thereunder.

Oneofthehon. Members made a point on this 
by asking what will happen to the ecology.

The ninth safeguard is that the forestry 
clearance is a must. It has to be obtained by the 
operator under the Forest Conservation Act, 
1980.
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The tenth safeguard is that the environmerrtal 
clearance, detailed environmental management 
plan shall have to be prepared by the competent 
agency and got approved by the Ministry of 
Environment and Forests before starting the 
mining operations.

The last but not the least is that the Director 
General of Mines safety is and will be fully 
empowered toensure thatthe mining operations 
are carried on in the safe manner even in respect 
of that captive mine which will be handed over 
to the operator, by that for the purpose of 
gonerationof power. Therefore, theapprehension

* raised by the hon. Members, I am sure, will not 
have any bearing even so far as handing over of 
the captive power mines for power generation is 
concerned.

Some of the short points made by Members 
are regarding water supply, shortage of water 
supply, schools, colleges, roads, buildings etc. 
We ha ve to give a fresh look to them as suggested 
by the hon. Members. For a long time, the 
statutes here in the Parliament as well as in the 
states where coal isproducedgaveample thought 
to it. Cess is obtained by some of the States. 
Some of the States are obtaining royalty. The 
West Bengal Government is obtaining Cess and 
royalty txjth. The Bihar Government is obtaining 
royalty. The Orissa Government is obtaining 
royalty. The Madhya Pradesh Giovemment is 
obtaining royalty... (Intenvptions). The whole pith 
and substance of this Act of 1973 is very clear.
I would cite the example of West Bengal. The 
1973Act came into being with a specific object 
of having the Primary Education Cess Act.
1973. The object is, as mentioned by Shri 
Sriballav Panigrahi, thatthe land users must be 
protected. You are taking away the land. The 
area is only taken over by the Central 
Government. The State Government and the 
people are there. Mosty, these are the tribal 
areas and rural areas. A question has been 
asked: Are you looking afterthe Social objective?
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Are you taking care of primary education of the 
children there? In ordertotake care of that, the 
Cess Act was made in 1973. In 1976again it was 
thought over by the West Bengal Government 
and another Act was passed by the legislature. 
It is called the rural Emptoyment and productk>n 
Act. Under these two Acts, the State of West 
Bengal has been getting cess approximately 
Rs.320 crores annually and per month ab6ut 
Rs.27crores.

Sut^ect to conpectk>n. I have rK)t yet t>een sJate 
to obtain any account. When these two Acts 
specificaly say that spend this money under 
Section 6, for primary education in the coal 
bearing areas of Puruiiya. BihrbhoomeIc.sperKJ 
for rural employment that is giving employment 
to those who are k»ing job arxi fordevetopment, 
that is, road and water supply, up till now, I have 
not yet got the reply from the West Bengal 
Government. (Intemjptions)

SHRIBASUDEB ACHARIA: I wouldliketo 
know from the Minister whether he will enlighten 
uswhettiertfie entire amount of cess payable to 
the Government of West Bengal has been pakj 
to the State Government.

SHRI AJIT PANJA: Yes. Sir, it has been pakj. 
Still the prk;e of sale of coal is remaining due. A 
huge amount is still remaining due. I am not 
going into that dispute. But it has to be paid 
because it is a cess amount. What the West 
Bengal Government has sakl is. *Vou are selling 
coal worth Rs.28crore per month to West Bengal 
power houses and our cess dues is Rs.27 
crores. Therefore, one crore is only due to you 
and we will pay that accordingly. Youadiustit. 
“I said,"very well. It is an adjustment of account 
taking place. * If the West Bengal Government 
now feels that 1973 Act and 1976 Act is not 
prop>er, they can get rid of the statute. They are 
empowered. But so long the statute remains it 
is the bounden duty t>ecause it has t)ecome a 
pubik: trust under Section 6 arnj Section 6 also 
provkJes that this amount will be kept under the 
a committee in which distrkrt magistrate, local 
MPs and MLAs should be memt>ers. Like

Orissa, the Mahandi Talcher area, there is a new 
company coming up and it is going on very well. 
We are really feeling proud that in the year, the 
20th yearof natk>nalisation, our workers have 
done a wonderful job. I must congratulate, 
through you, and through the Memberstheminefs 
of the Coal the target was 210 million metric 
tonnes last year and they have attained 211 
million metrk: tonnes. When the job was given 
to me I fourKlttiere was a shortfall of 3.2 percent 
in the production. I called all the unk>n leaders, 
calledthehon. Members who are coming from 
the coal field areas, hpn. Members from Lok 
Sabha and also from Rajya Sabha, called the 
joint Consultative Committee Memt>ers. I am 
grateful to all of tt>em as all of them co-operated 
. That is why, within three nxMithstime, not only 
the target is achieved, shortfall recovered but 
one miHkKi metric tonne more was produced by 
our workers. Therefore, they must be 
corigratulated. Hon. Members will please go 
into it in detail. All I insist on is that the law is 
passed t>y the West Bengal Government the 
responsibility to use the cess amount for the 
purpose of phmary educatk>n is t>eing diluted 
andspenteisewfiere. tfie resposibility for creating 
employment and also for water supply and 
devekspment is of the state as well eis, Sofor as 
Bihar is concerned the Royalty is Rs. 38,5 
crores per nrxMith.

SHRI RUPCHAND PAL (Hoogly): WouWthe 
Minister inform this House whettw it is not a tact 
that in West Bengal itself a maximum amount of 
the Budget is being spent for primary educatk>n 
? And West Bengal is one Stale wfiich has been 
given the award for making women’seducatton 
at the primary level as numberone in India and

■ the morwy is t>eing spent there.

If ttie money spent was finally ref erred to. it is 
quite comparable and it is more than what was 
spent in mayotherCongress-l ruled States. Let 
me quote the figures.

SHRI SRIBALLAV PANIGRAHI; He has 
derailed the sut)ject.

Out of this amount collected from cess and 
royaKes. the State Governments are not
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spending them in their respective coal bearing 
areas. So, what the Government of India is 
thinking to do in this matter?

SHRIRUPCHAND PAL: Sir, letmequotethe 
figures as to how much amount has been spent. (Intemiptions)

MR. CHAIRMAN: Please sit down.

SHRI BASUDEB ACHARIA-; Sir, he Is 
misleadingtfTe House. Haveyougotanyaccount? 
How much has t>een spent in the coal bearing 
districts?

MR. CHAIRMAN: Shri Acharia, please sit 
down. Order please.

SHRI AJIT PANJA: Sir, thehon. Member 
should realise that the point which I am making 
is about the West Benagal State.

I do not want to hurt them but. sometimes, truth 
hurts them. I did not want to hurt them. The point 
is this I stand here on my ground and I say that 
I have not mislead the House, as Shri Acharia 
is commenting. And I am taking full responsibility of it. I am saying that the responsibility has not 
been discharged not only by this responsibility 
has not t̂ ee discharge not <anly by this present 
Government-whichever may be the earlier 
Government. The Act was passed in 1978, wtien 
Shri Siddharth Shankar Ray was ther^. The 
Cogress Govemment was there. The Act was 
passedin 1976andlwasapartytothatAct. Iwas 
there in 1976. The point is that whichever 
Govemment was there, they have not spentthe 
amount for the welfare of the coal bearing 
workers and for that we should not only go on 
blaming but find a solution.
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the State Govemment also must contribute and 
that fund will be disbursed in the coal bearing 
areas from where coal is t>eing collected, Shri 
Acharia, being a senior man, may please look 
into it. You yourself are coming from a coal 
beiaring area. The day tiefore Yesterday. I was 
there in his own constituency and inaugurerted a 
new under-ground coal mine. I have seen dry 
hairs of the little girls with pathetic eyes sitting 
there with empty bodies. The money has not 
beenspent there Shri Acharia. Ple8£ek>okinto 
it. I can tell Shri Acharia, taking responsibility 
and standing here, that an amount of Rs.84 lakh 
on account of cess, peirrrK>nth, is being collected 
from Purtia but that does not go back to Puralia. 
You may please examine it. It is not a questk>n 
of your putting it in common budget and then go 
on spending it all over Bengal. That is not the 
purpose. If you feel thatthis Act is rK>t necessary, 
go on amending it, and put it in a common pool. 
But, so long as the Act and Section 6of the Act 
is standing and looking at you, glaring at you, 
which is meant for a good purpose and you are 
collecting the cess on the basis of that Act, you 
cannot say that you are not responsible to carry 
out the disbursment of the cess collected in 
terms of Act. Why am I making this point? All 
these things are necessarily to be done. The 
bridgestalkedatx>utbyoneofthehon. Members 
is that it is necessary for connecting that area. 
The vast area from where coal is coming is an 
area where most of the people are very poor, who 
are within that gapof most unfortunate area of our 
economy,thatis.belowthepovertylevel. These 
are the areas from where coal is coming. The 
hon̂  Members may kindly appreciate this. It is 
stated that25-30per cent of tfie people are below 
the poverty level and you please see that cess 
goes there and is utilised there.
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SHRI BASUDEB ACHARIA: How can you 
say that this has not been spent in the coal 
tearing areas?

SHRI AJIT PANJA: lsayso,becauseunder 
Section 6 of the Act, a Statutory Fund has, to be 
created underthesuperinterKjehceof the District 
Magistrate of the district concerned, where the 
entire money collected from cess must be 
transferred. He shall hold it and in whk;h fund.

DR. KRUPASINDHU BHOI: In 1971 people 
have gone to the Supreme Court against mining 
cess levied underf .linesand Minerals Regulation 
Act. This is according to the Minister’s own view 
that it is vested with the State, that is the Central 
Government. How a State Government can 
impose a cess on the mineral which is national 
wealth? Onthatt>asisin 1971 all the mining cess 
was declared null and void by the Supreme 
Court. Nobody could impose it. The State
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Government has got no right. Then how ckses the 
State Giovemment of West Bengal enjoy such a 
facility which no other State Government is 
enjoying? Recently in Mahanadi Coal Field area 
the State GovemmenH of Orissa has imposed 
another grourKl rent which is illegal^accordingto 
me; the Minister may substantiate it. Theyhave 
imposed Rs. 120 crore of ground rent at the rate 
of Rs. 35,000per acre.

SHRIAJFTPANJA: The pointis very gemjine. 
The Cess Act was struck down by the supreme 
Courtrulir>g. But West Bengal got a stay on the 
groundthatthisisbeing utilised forthis purpose. 
That was the distinction made by the West 
Bengal Government. That is wfiy I am insisting 
on it. They got a stay that here is an Act which 
is different from the Cess Acts of other States. 
The Supreme Court upheld that tenrtporarily 
(Intenuffhons).... I am not sitting on judgment of 
tfie Supreme Court orders. The Supreme Court 
granted a stay in so far as West Bengal is 
concerned.

SHRI SRIKAh/TA JENA (Cuttack): Wecome 
from Orissa. Orissa Bengal. Bihar and parts of 
Madhya Pradesh are producing the maximum 
coal, to the extent of more than 90 per cent-and 
give it to all over the country. It is all right that 
the cess which has been imposedt>y the West 
Bengal Government has not been struck down 
t>y the Supreme Court and that is why they are 
enioyingthaL The plea taken |}y the West Bengal 
Government can well be ta k ^  by other State 
Govemmentsaiso. ButtheGovemmentof Irxia 
said, do not go in that route, we will certainly 
enhance the royally and the royalty has not been 
ehanced. Somehow it has been going on for the 
last six months with both the Chief Ministers of 
Bihar and Orissa. They are knocking the doors 
everyday of the Coal Minister saying, please 
enhance this orelse there wil be a problem. The 
Government of India is encouraging a dual 
treatment to different States. The royalty 
enhancement is not being done and the State 
Govemmerrtsaie realy suffering because of the 
finance crunch. May I know from the hon. 
Minister as to whon he isgoingtoenharKethe

royalty as demanded by both the State 
Governments?

SHRI AJIT PANJA: Most certainly. The point 
first raised was with regard to the interim order 
oftheSupremeCourt. There isahearingcoming 
in July for the purpose of final decision in the 
matter.

Sofarasthepointraisedbythehon. Member 
from Orissa is corx:emed. it is true that the hon. 
Chief Minister of Orissa had a discussion with 
me. There nv<^rtain grades of coal in which 
Orissa is getting less royalty Our preliminary 
examinati^saysitisless. But the point is, what 
is happerf ng now, is that this is being raised 
urKJertfie|^ct, that is MM (R& D) Act passed by 
this H ou^. We can fix royalty once in every 
threeyea^. The last royalty fixatk>n was on 1st 
August 1^91. Wearewaitingfortt>ecompletion 
cKthreeyears. WearerxMsittingidte.inthemean 
time we are making a full study. I explained it to 
thehon. Chief Ministeralso. Nobody has asked 
for changing of the provision of the Act at this 
stage. But at that time this Parliament thought 
that every year royalty changing will not t>e 
proper.

SHRI SRIKANT aENA You admit that a 
wrong has been committed. You are not going 
to correct it t>ecause of the provision of the Act. 
Why don't you change the proviswn of the Act?

SHRI AJIT PANJA: I am not saying that a 
wror>g has been committed and I am admitting 
it. Please do rx>t put words into my mouth, lam 
saying tfiat for k>w grade of coal they are asking 
for more royalty. We said that this can only be 
considered after expiry of three years in view of 
MM(RD)Act.

There are some ether important points raised'
I must address them also. So far North-East in 
corK:emed. at very important point has been
made ttiat as “Assam and North-Eastern region
are producing very high quality coal-we have 
very high quality coeU in Nagaland. Assam and 
other places-a separate company should be
formed. Atpresenl,wefourHjthattheproduction
of very high grade coal of low ash content is I
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million tonne. Our standard is that until it 
reaches at least a production of 20 million 

> tonnes, we do not open up a new subsidiary.
Otherwise, it would not be viable. To make a new 
subsidiary, infrastructural overhead cost 
becomes such that the cost-benef it ratio will not 
be viable. But we are not sitting idle because 
North-East is producing good coal. This will 
help in various ways-transportation, power 
generation for North-Eeet. Therefore, we have 
made a region with a director permanently 
stationed there. He has got enhanced power of 
delegation. We are studying the impact of the 
enhanced power of delegation.

If it is fruitful and goes on well, then, in future 
if the production is more, good quality coal will 
be used more by Mr. Sontosh Mohan Dev in 
steel industry and less import of coal mighttake 
place in view of Assam coal. Then, in future, it 
might t>e considered whether a separate 
company coukj be formed as we have done for 
Mahanadi in Orissa-Talcher Belt giving good 
quantity coal. Therefore, last year, a separate 
company has been formed those.

Regarding subsidence of the Raniganj and 
other areas, fffindthatin 1950, there are45areas 
in the district of Burdwan wiTich were declared 
unsafe because of unscientific mining taking 
place there, at random. Variousstepshavebeen 
taken. But it appears that there is no proven 
technology. There is no grouping kept by the 
prevkxis owners as to in what mannerttiey have 
made mining at random and underground. Most 
of them are under water. Therefore, a newtype 
of technology has been found out by CIL R&D 
Division selled hydro-pneumatk: strain. They 
are trying it there in orderto safeguard and also 
safeguard the Raniganj areas.

Secondly, an apex monitoring committee has 
t)een formed to locate the areas and to indentify 
the unsafe mines.

MR. CHAIRMAN; How much time wouW you 
take?

MR. CHAIRMAN; Shall we extend the time 
of the House till the Bill is passed?

HON. MEMBERS; Yes, Yes.

MR.CHAIRMAN; The time of 4te House is 
extended till the Bill is passed.

SHRIAJITPANJA; We have also set apart 
Rs. Scrore. I have had a discussion with the Chief 
Minister Bengal so that immediately their local 
problem is solve as to which authority will carry 
on with the Raniganj coal-field area. Preptaratory 
things have t>een done. We have set apart Rs.5 
crore in orderto safeguard as much subsidence 
aspossible. Weareexpectingthatitwillbedone 
as quickly as possible.

Under these circumstances, I only request 
the hon. Members to withdraw their objections 
and to allow these amendments. Under the 
circumstances, it is necessary in accordance 
with the preamt)le. With the growing need of the 
country, it is necessary to give a competition 
also through the CIL to show comparatively how 
both are working. That is the modern view all 
overthe world and India should not lag behind.

SHRISRIBALLAVPANIGRAHI; lhadraised 
a point.

MR. CHAIRMAN; There is no procedure after 
the reply of the Minister. (Intemiptions).

SHRISRIBALLAVPANIGRAHI; When the 
private industrialists and the Govemment will 
operate the coal-mines, etc., whatwould happen 
about the compensation?

(Interruptions)
[Translation]

SHRISRIBALLAVPANIGRAHI; How will it 
tie taken care of? Lettherebeanassurancefrom 
the hon. Minister.

SHRI AJITPANJA; Maximum two or three 
minutes.

MR.CHAIRMAN; Please sit down, Mr. 
Peinigrahi.
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“That the Bit! further to amend the Coal 
Mines (Nationalisation) Act, 1973, as passed 
by Rajya Sabha, be taken intoconsideration.”

The motion weissKlopted..

MR. CHAIRMAN: The House wiH now take up 
clause-by-clause consideration of the Bill.

18.00Hrs.

There is rx> amefKjment to Clause 2 of the Bill. 
So. I am putting Clause 2 to vote.

The question is:
"Clause 2 stand part of the Bill”

The motion was adopted Clause 2 was added to the Bill Clausel
Amendment made:

“page 1, line 4.- 
for'l 992 substitute-"! 993 

(Shri Ajit Panja)

MR.CHARIMAN: The question is:

“Clause 1, as amended, stand part of the Bill. ■The motion was adopted Clausel, as amended, was added to the Bill Enacting Fomnula
Amendment made:

“ Page 1, Line 1 
for “Forthy-third” substitute- 

“Forty-fourlh"
(Shri Ajit Kumar Panja)

MR. CHAIRMAN; Thequ stionis:

T h e  Enacting Formula, as amended arxJ the 
long sitle stand part of the Bill"

APRIL 19.1993 Amend. Bill 2206As passed by Rajya Sabha
The motion was adof̂ed.

The Enacting Fomiula, as amended and the long site were added to the Bin.
SHRI AJIT KUMAR PANJA: I beg to move:

“That the Bill, as amended, be passed.”

MR. CHAIRMAN: The question is:

“That the Bill, as amended, be passed."

(Interruptions)
SHRI BASUDEB ACHARIA: We are 

opposing it Sir, (Interruptions)
SHRI SRIKANTA JENA: Sir, this is a plan to 

hevKl over the entire coal mines to private people. 
It is a deliberate attempt not to give the due share 
to States like Oiissa. Bihar andother States. So, 
in protest, we are walking out. Sir. (Interruptions)
1B.03Hrs.

(At this stage. Shri Shkanta Jena and some other hon. Members left the House.)
MR. CHAIRMAN: I am again putting the Bill 

to the vote of the House.

The question is;

“That the Bill, as amended, be passed."

The motion was adopted.
MR. CHAIRMAN; The House stands 

ad|oumed to meet again tomorrow at 11 AM.

18.04Hrs.

r/>e Lt̂  Sabha the adjourned till Eleven of tfte Clock 0(1 Tuesday, April20, 1993/Chaitra 30,191S(Saka).
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